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LOK SABHA DEBATES 

LOK SABHA 

Thtl Lok Sabhs tnfJl sl EIBVtln of Ihtl Clock. 

[MR. SPEAKER in Ihtl Chsli'J 

OBITUARY REFERENCES 

[Englishj 

MR. SPEAKER: Hon. Members, I hav~ inform the 
House of the said demise of Shrl Vishwanath Pratap 
Singh, former Prime Minister of India, Shri Munawar 
Hassan sitting Member and two of our former colleagues, 
Shrl Tayyab Hussain and ~hrl Ajit Kumar Pania. 

Shri Vishwanath Pratap Singh, former Prime Minister 
of India was a Member of the Fifth Lok Sabha' from 
1971 to 1977; Seventh Lok Sabha during 1980 and the 
Eighth, Ninth and Tenth Lok Sabhas from 1988 to 1996. 
He represented the Phulpur parliamentary constituency 
of Uttar Pradesh during the Fifth Lok Sabha and the 
Allahabad parliamentary constituency of Uttar Pradesh 
during the Seventh and in the bye-election to the Eighth 
Lok Sabha. He represented the Fatehpur parliamentary 
constituency of Uttar Pradesh during the Seventh and in 
the bye-election to the Eighth Lok Sabha. He represented 
the Fatehpur parliramentary constituency of Uttar Pradesh 
during the Ninth and Tenth Lok Sabhas. He was also a 
Member of the Rajya Sabha from 1983 to 1988 
representing the State of Uttar Pradesh. 

Shri Vishwanath Pratap Singh was earlier a Member 
of Uttar Pradesh Vidhan Sabha from 1969 to 1971 and 
from 1981 to 1983. He was also a Member of Uttar 
Pradesh Vidhan Parlshad from 1980 to 1981. He held 
the office of Chief Minister of Uttar Pradesh from 1980 to 
1982. 

An able administrator, Shri Vishwanath Pratap Singh 
served as the Union Deputy Minister of Commerce from 
1974 to 1976 and as the Union Minister of State of 
Commerce from 1976 to 1977. During the Seventh Lok 
Sabha he served as the Union Minister of Commerce 
from 1983 to 1984. During the Eighth Lok Sabha he was 
the Union Minister of Finance from December, 1984 to 

January, 1987 and Union Minister of Defence from 
January to April, 1987. 

After the general election to the Ninth Lok Sabha, 
Shri Vishwanath Pratap Singh emerged as the Leader of 
the coalition enjoying majority in Lok Sabha and had the 
distinction to serve as Prime Minister of India from 2nd 
December, 1989 to 10th November, 1990. As Prime 
Minister, he took several pro-people initiatives which 
reflected his idealism, enlightened statesmanship and his 
vision of an egalitarian society. The Implementation of 
the recommendations of Mandai Commlasion Report for 
reservation for backward classes in Central Govemment 
jobs was one such step. His emphasis on transparency 
and corruption-free govemance won him accolades all 
over. He had himself set high standards for probity in 
public life. Influenced by Acharya Vinobha Bhave, he 
donated large tracts of his family land to the landless in 
the Bhoodan Movement. 

Shri Vishwanath Pratap Singh was among the 
country's most respected political leaders. A man with 
tremendous courage of conviction he was committed to 
his principles, unmindful of the consequences. He al80 
had a flair for painting and poetry, in the pursuit of which, 
he excelled. 

With the passing away of Shri Vishwanath Pratap 
Singh, an eventful era in the political history of the country 
has come to an end. In his demise the country has lost 
a true friend of the poor and the deprived and a 
statesman who stood for secularism alld a casteless 
society. 

Shri Vishwahath Pratap Singh passed away on 27th 
November, 2008 at New Delhi at the age of 77, after a 
prolonged illness. 

Hon. Members, I am extremely grieved also to report 
of the sudden passing away of our young friend, who 
has been our very dear colleague, the sitting Member 
Ch. Munawar Hassan of this H.ouse representing the 
Muzaffamagar parliamentary constituency of Uttar Pradesh. 
Earlier, he was a Member of the Eleventh Lok Sabha 
from 1996 to 1997 representing the Karana parliamentary 
constituency of Uttar Pradesh. 

Ch. Hassan was also a Member of the Ra/ya Sabha 
from 1998 to 2003 representing the State of Uttar 
Pradesh. He also served as a Member of the Uttar 
Pradesh Vidhan Sabha for two terms from 1991 to 1996. 
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Ch. Hassan was a Member of the Committee on 
Railways; House Committee; Committee on Transport and 
Tourism and Committee on Agriculture during the Eleventh 
Lok Sabha. He was a Member of the Committee on 
Members of Parliament Local Area Development Scheme 
and the Committee on Labour during the Fourteenth Lok 
Sabha. 

A well-known activist and a crusader for the cause 
of social justice, Ch. Hassan fought for the rights and 
the welfare of the poor, down-trodden and the deprived 
section of the society. 

Ch. Munawar Hassan passed away today this 
morning in tragic circumstances in a road accident at the 
young age of 44. 

Shri Tayyab Hussain was a Member of the Fifth Lok 
Sabha from 1971 to 1977 and the Seventh Lok Sabha 
from 1980 to 1984, representing the Gurgaon and 
Faridabad parliamentary constituencies of Haryana 
respectively. 

Earlier, Shri Tayyab Hussain was a Member of the 
Punjab Legislative Assembly from 1962 to 1966 and a 
Member of the Haryana Legislative Assembly from 1966 
to 1967. Shri Hussain also served as the Deputy Minister 
for Health and P.W.D. in the Government of Punjab from 
March, 1962 to December, 1962. 

Shri Hussain was a Member of the Public Accounts 
Committee; Joint Select Committee on Criminal Procedure 
Code; Committee on Subordinate Legislation and 
Committee on Tariff and Customs Bills during the Fifth 
Lok Sabha. He was a Member of the Committee to review 
rate of dividened payable by the Railway Undertaking to 
the General Revenues during the Seventh Lok Sabha. 

An advocate by profession, Shri Hussain was a 
committed social and political worker. He was a member, 
Central Advisory Council from 1963 to 1964 and 
Chairman, Punjab Wakf Board from 1965 to 1978. He 
was a member of the Wakf Act Amendment Committee 
of the Central Wakf Councils from 1967 to 1968 and 
Central Wakf Advisory Council in 1963. Shri Hussain 
played a· prominent role in the work relating to social 
and educational uplift of the people, specially the minorities 
and was associated with the establishment of various 
educational and social organisations and management of 
their affairs. 

A widely travelled person, Shrl Hus .. ln was a 
member of the Indian Parliamentary Delegations to 
Romania and Hungary In 1973. 

Shri Tayyab Hussain passed away on 7 October, 
2008 at Gurgaon, Haryana at the age of 72. 

Shri Ajit Kumar Panta was a Member of the Eight to 
Thirteenth Lok Sabhas from 1984 to 2004 representing 
the Calcutta North-East parliamentary constituency of West 
Bengal. 

An able administrator, Shri Panja held .everal 
important portfolios In the Union Cabinet. He served 8& 

the Union Minister of State for Planning from 1985 to 
1986; Union Minister of State for Food and Civil Supplies 
in 1986; Union Minister of State for Information and 
Broadcasting· (Independent Charge) from 1986 to 1988 
and again from 1991 to 1993; Union Minister of State for 
Finance from 1988 to 1989; Union Minister of State, Coal 
(Independent Charge) from 1993 to 1995; and Union 
Minister of State for External Affairs from 1999 to 2001. 

Earlier, Shri Panja was a Member of the West Bengal 
Legislative Assembly from 1971 to 1977 and from 1982 
to 1984. Shri Panja also served as a Cabinet Minister, 
Judiciary and Parliamentary Affairs (Horne) from 1971 to 
1972 and Cabinet Minister, Health and Family Planning 
and Water Supply, Municipal Affair. and Forests 
Development In the Government of West Bengal from 
1972 to 1977. 

Shri Panja, who was an advocate by profession and 
a committed social activist by choice, strove for the 
welfare of the poor, needy and physically handicapped 
and was associated with several social organizations for 
the uplift of the Minorities, Scheduled Castes, Scheduled 
Tribes and the downtrodden. 

A man of letters, Shri Panja has to his credit several 
books in English and Bengali. He was an avid lover of 

, theatre. As a stage artist he was conferred the best actor 
'Uttam Award in 1999. 

A sports enthusiast, Shri Panja was a member of 
the prominent football clubs in the country. 

A widely traveled person, Shri Panla represented the 
country in a number of Conferences at the International 
Level. 
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Shrl A/It Kumar Panja passed away on 14 November, 
2008 at Kolkata at the age of 72. 

We deeply mourn the loss of these friends, and I 
am sure the House would join me in conveying our 
condolences to the bereaved families. 

Hon. Members, as you are aware, the country has 
been a victim of several terrorist attacks in recent times. 
Serial bomb blasts took place in the districts of Barpeta, 
Bongaigaon, Kokrajhar and Guwahati of Assam on 
30 October, 2008. Eighty-nine persons died in the bomb 
blasts and 477 were injured besides there was immense 
loss to property. 

Another bomb blast took place in a passenger train 
at Diphu railway station in Assam's Karbi Anglong district 
on 02 December, 2008. Two persons died and about 30 
were injured in this blast. 

On 26th November, 2008, life In Mumbai-the 
financial hub of the country-was paralyzed due to most 
horrendous terrorist attacks at several crowded places 
and prominent hotels of the city. Concerted retaliatory 
measures were mounted by the police and security forces, 
and the terrorists, who had stationed themselves at three 
different places. were finally neutralized after prolonged 
encounter lasting over 60 hours. Eighteen brave security 
personnel of Mumbai Police including the Head of the 
Anti-Terrorist-Squad (ATS) and two commandos of National 
Security Guard (NSG) became martyrs while fighting 
against terrorists. 

The House commends the exemplary role of our 
security personnel and other civilian agencies in their fight 
against the terrorists. In all. 164 people including 26 
foreign nationals lost their lives in these cowardly attacks 
besides large-scale destruction of property. In these dark 
days the indomitable spirit and courage shown by our 
security forces and the people of Mumbai stands apart 
and holds out hope for the resurgent Nation to bounce 
back. 

The House strongly condemns these terrorist attacks 
on the country, which are a crime against humanity. I am 
sure the House would join me in conveying our !:leart-'elt 
condolences to the members of the families who became 
victims of these attacks. The House also calls for strict 
action and all out efforts to prevent recurrence of such 
cowardly and inhuman attacks. 

I would like to inform the House that some hon. 
Members of the Parliamentary Committee on Subordinate 
Legislation Including its Chairman, Shri Kriahnadas and 
Officers of the Lot< Sabha Secretariat were In the Taj 
Mahal Hotel during the dastardly attack, and were 
evacuated through the praiseworthy ettorta-in the moat 
difficult circumstance-of the Security Forces, the State 
Government and the Hotel employees. On behalf of the 
House, I have conveyed our appreciation to them. 

It is also extremely tragic that an Official of the 
Hindustan Petroleum Corporation, Shri Rajeev Saraswat-
who was working as in-charge of the Control Room for 
the Parliamentary Committee-had to give up his life In 
the line of duty. On behalf of the House, I have 
communicated our deepest condolences, through the 
Chairman and Managing Director of Hindustan Petroleum 
Corporation, to the bereaved family and assured them of 
all help that may be required for their rehabilitation. 

The House expresses its profound sorrow on these 
tragic incidents which have brought immense pain and 
untold suffering to the families of the bereaved and injured. 

The House may now stand in silence for a short 
while as a mark of respect to the memory of the depaJted. 

11.14 hrs. 

(The Members then stood in siklnce 
for 8 shoff while) 

WRITTEN ANSWERS TO QUESTIONS 

Coverage Under NFSM 

[English} 

·121. SHRI L. RAJAGOPAL: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) the salient features of the National Food Security 
Mission (NFSM); 

(b) the number of districts in the country covered 
under the NFSM so far; 

(c) the criteria adopted for identifying the districts; 

(d) whether the Government proposes to extend the 
programme to other districts; and 

t' 
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(e) If so, the details thereof? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): <a) A centrally 
sponsored scheme, National Food Security Mission 
(NFSM) aims to have an additional production of 20 minion 
tonnes i.e. 10 million tonnes of Rice, 8 million tonnes of 
Wheat and 2 million tonne8 of Pulses, respectively by 
2011-12. The Mission promotes proven technology and 
knowledge inputs packaged to deliver end-to-end 
agriculture services to reach out farmers of selected 
districts with higher yield potential. The outlay for the 
eleventh five year plan is Rs. 4882.48 crores. Under 
NFSM, an area of about 13 million hectares of wheat, 
20 million hectares of rice and an additional area of 4.047 
million hectares under pulses is targeted. There is a 
paradigm shift to focus on districts with higher yield 
potential with large yield gaps and whose productivity is 
below the state average. The main strategy is to enhance 
the reach of Improved technologies like use of high 
yieiding variety seeds, hybrids; resource conservation 
technoiogies such as Zero tillage, Rotavators, System of 
Rice Intensification; Integrated Pest Management; 
Integrated Nutrient Management; water conservation 
devices etc. Imparting knowledge regarding the best 
agricultural practices through farmers Field Schools and 
demonstrations is also an integral part of the Mission. 
Timely availability of funds Is assured through direct 
transfer to the designated Autonomous Agencies at the 
State and the District levels through a non treasury route. 
In order to augment the administrative capacity, dedicated 
manpower in the form of Project Management Teams is 
provided for sustaining the focus and attention of the 
National, State and District Implementing agencies on the 
Mission activities. Districts are provided with 10% of the 
mission funds for taking up locai initiatives with the help 
of Panchayati Raj Institutions to supplement the other 
programs as per the felt needs of the area. Pilot projects 
have also been provided to promote innovations in 
program design and implementation. Cash awards are 
planned at the State and the National Levels for 
recognizing good performance by the districts based on 
pre fixed objective parameters. Efficient monitoring 
mechanisms such as National Level Monitoring Teams. 
Videoconferences and Information and Communication 
Technology based mechanisms are in place. Vigorous 
Publicity campaign through print and mass media, 
advertisements relevant to different stages of the crop 
'Irowth is made an integral part of the Mission activities. 

(b) Presently NFSM is under Implementation in 312 
districts of 17 states In the country. Of these, 136 districts 
are covered under NFSM-Rlce, 141 under NFSM-Wheat 
and 171 under NFSM-Pulses. 

(c) For Rice, those district. were identified which have 
more than 50,000 ha area under rice and productivity 
less than the State's average productivity; for wheat the 
districts whose irrigation coverage under wheat is more 
than 50% and productivity is less than State's average 
were Identified. The districts for implementation of NFSM-
PUises have been selected based on existing large area 
under puises, potential for area expansion through inter-
cropping and utilization of rice fallows. 

(d) and (e) There is no proposal to extend the 
programme to other districts. 

Application of ICAR R ...... c..1 

·122. SHRI RAM KRIPAL YADAV: 
SHRI SUKDEO PASWAN: 

Will the Minister of AGRICULTURE be pleuad to 
state: 

(a) the total number of research projects currently 
being implemented under the Indian Council of Agricultural 
Research (ICAR) in the country including those in 
partnership with Non-Govemmental Organisations (NGOs), 
private &ector and farmer's organizations, State-wise; 

(b) the number 01 farmers likely to be benefited from 
such projects; 

(c) whether the farmers are adequately aware of such 
projects; 

<d) if not, the reasons therefor and the remedial steps 
taken thereon; and 

<e) the steps taken to ensure proper utilization of the 
technology developed by ICAR for improvements in the 
Agricultural Sector? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): (a> and (b) The 
ICAR implements its research programmes through its 
95 Institutes, located in different parts of the country, 
addressing baSic, strategic and applied researchable 
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issues in field crops, horticulture, livestock, fish etc. 
Be.ides, the ICAR Is al80 implementing All India 
Coordinated Research Projects and Networks numbering 
77, support agricultural universities and an extemally aided 
'National Agricultural Innovation Project' (NAIP) under 
Which 66 sub-projects are being implemented through 
consortia comprising ICAR Institutes and other entities 
outside ICAR. A large number of farmers are benefited 
by these programmes directly and indirectly. ICAR has 
also created a Network of Krishi Vigyan Kendras (KVK) 
in 562 rural districts of the country for U8essment, 
validation and refinement of techOQiogies coming out of 
the research system. During 2001-08 the KVKs trained 
10.94 lakh farmers and 0.80 lakh extension personnel. 
The extension programmes and other activities benefited 
49.63 Jakh farmers and extension personnel. The State-
wise number of ICAR Institutes and KVKs which are 100 
per cent funded by ICAR is given in the enclosed a 
statement. 

(c) Yes, Sir. The ICAR Headquarters, Institutes and 
KVKs give wide publicity of their programmes through 
electronic and print media, national daHies, film shows 
farmers' fairs etc. The farm megazines published by ICAR 
Headquarters namely Indian Farming, Knill/, Krlshl 
ChaYllnika. Fill Phool and Indian Hotticuhum, are also 
circulated amongst farmers. 

(d) Does not arise. 

(e) The generation of farm worthy technology by the 
ICAR Institutes is based on prioritization of research 
agenda through B (eight) Regional Committees 
representing different agro-climatic regions of the country. 
The location specificity of these technologies is tested at 
regional level by the Institutes, All India Coordinated 
Research Projects (AICRPs), and are further disseminated 
by the network of 562 KVKs whose activities include on-
farm trials under various farming systems, frontline 
demonstrations to establish the production potential of 
improved agricultural technologies on the farmers' fields, 
training of farmers to update their knowledge and skills 
and training of extension personnel to orient them In the 
frontier areas of technology development. A large number 
of extension activities are organized by the KVKs to create 
awaren,ss of improved technologies among the farmers. 
Seeds, planting material and other technology products 
produced by the KVKs are also made available to the 
farmers. 

St..INnt 

St6ft1-w;. NumbtN 01 ICAR Instltultls and 
Klishi &i1gy .. n Ktmdf1ls 

SI.No. StatelUTs 

2 

1. Andaman and Nicobar Islands 

2. Andhra Pradesh 

3. Arunachal Pradesh 

4. Assam 

5. Bihar 

6. Chhattlsgarh 

7. Delhi 

8. Goa 

9. Gujarat 

10. Harvan. 

11. Himachal Pradesh 

12. Jammu and Kashmir 

13. Jharkhand 

14. Kamatska 

15. Kerala 

16. Lakshadweep 

17. Madhya Pradesh 

18. Maharashtra 

19. Manipur 

20. Meghalaya 

21. Mizoram 

22. Nagaland 

23. Orissa 

24. Pondicherry 

25. Punjab 

ICAR 
Institutes 

3 

9 

2 

8 

2 

6 

2 

5 

5 

4 

8 

4 

KVKs 

4 

22 

12 

20 

38 

16 

2 

24 

18 

12 

14 

21 

26 

14 

47 

33 

9 

5 

8 

8 

29 

2 

17 

10 

" 
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2 3 

26. Rajasthan 6 

4 

32 

Cd) the funds allotted to the States under the Drip 
Irrigation Scheme during the last three years and the 
current year, State-wise; 

27. Slkklm 4 Ce) whether only the big farmers are being benefited 
by this Scheme; and 

28. Tamil Nadu 3 29 
CI) if so, the details thereof and the remedial steps 

29. Tripura 4 taken thereon? 

30. Uttar Pradesh 14 63 

31. Uttarakhand 4 13 

32. . West Bengal 3 17 

Total 95 562 

Drop Irrigation Scheme 

*123. SHRI P.S. GADHAVI: 
SHRI RAMDAS ATHAWALE: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) whether the Union Government is providing 
subsidy to farmers for Implementation of the Drip Irrigation 
Scheme; 

(b) if so, the details thereof; 

(c) the total area in the country including Gularat 
which 1$ irrigated through Drip Irrigation system, State-
wise; 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): (a) to (f) Yes, 
Sir. Under the Centrally Sponsored Scheme of Micro 
Irrigation (MI), subsidy Is provided for drip irrigation C 
5().% of the total cost of the system out of which 40% Is 
borne by the Central Government and 10% by the State 
Government. The assistance for drip system is limited to 
a maximum area of five hectares per beneficiary family 
and all categories of farmers are eligible including small 
and marginal farmers. All the crops except tea, coffee, 
rubber and oil palm are covered under the scheme. 

Under the Centrally Sponsored Scheme of Micro 
Irrigation the total area covered so far under drip irrigation 
in the country including Gujarat is 3.75 lakh hectares. 
The St,te-wise details of area achieved under drip 
irrigation is given as Statement-I. 

The details of funds made available to the State 
under drip irrigation during the last three years and the 
current year are given as Statement-It 

Though the scheme covers all categories of farmers, 
the States have been mandated to ensure that at least 
25% of the beneficiaries are small and marginal farmers. 

Statement I 

Af'tNI Coversd undtJr Orip /f'l"Plio-Slllts-wis8 

(Area in hal 

SI.No. State 2005-06 2006-07 2007-08 2008-09 Total 

2 3 4 5 6 7' 

1. Andhra Pradesh 5681 60873 30824 38054 1354.32 

2. Bihar 0 0 0 55.69 55.69 

3. Chatti.garh 0 802 381.74 615.65 1799.69 

4. Goa 0 8 78.66 0 86.66 
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2 3 4 5 6 7 

5. Gujarat 4910.06 12048.56 16037.26 9172.74 42168.62 

6. Haryana 0 1018.19 815.5 822.9 2656.59 

7. Karnataka 0 24972.7 12056.5 5581 42610.2 

8. Kerala 0 500 510.29 1030.72 2041.01 

9. Madhya Pradesh 0 2705.01 1796.26 18117.56 22818.83 

10. Maharashtra 0 65257 28568 15487 99312 

11. Orissa 0 278.72 597.85 1085.28 1961.85 

12. Punjab 0 1123 2599.25 951.48 4673.73 

13. Rajasthan 0 2608 1927 1505.3 8040.3 

14. Tamil Nadu 0 0 6221.96 3725 9946.96 

15. Uttar Pradesh 0 863 2139 98 3100 

Total 10591.06 163057.18 104653.3 96302.32 374503.83 

Statement 1/ 

DBlails of Funds allolltld undsr Drip Irril1"lion for IhB lasl IhI'H ytMl'S and cul'1Wn1 jl6ar-Sltllfl.wiss 

(Rs. In lakh) 

SI.No. State 2005-06 2006-07 2007-08 2008-09 Total 

2 3 4 5 6 7 

1. Andhra Pradesh 5380.72 12705.27 1802.05 3421.87 23309.91 

2. Bihar 0 2347.83 0 0 2347.83 

3. Chattisgarh 0 1693 282.62 0 1975.62 

4. Delhi 0 11.48 0 0 11.48 

5. Goa 0 6.38 0 1.98 8.36 

6. Gujarat 1760.95 3039.82 6582.65 0 11383.42 

7. Haryana 0 199.29 239.62 103.42 542.33 

8. Jharkhand 0 127.52 0 0 127.52 ., 
9. Kamataka 3318.49 985.45 4639.85 2691.14 11634.93 

10. Kerala 2800.00 504.00 0 0 3304 
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2 3 4 

11. Ma~hya Pradesh 547.89 312.99 

12. Maharashtra 3772.37 6786.11 

13. Orissa 0 310.23 

14. Punjab 513.50 0 

15. Rajasthan 437.12 724.53 

16. Tamil Nadu 4217.60 1188.75 

17. Uttar Pradesh 1205.45 0 

18. W.st Bengal 0 119.33 

Total 23954.09 31061.98 

[Trsnsmlionj 

Reduction In Food Subsidy 

·124. SHRI PUNNU LAL MOHALE: Will the Minister 
of CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) whether the norms for providing food subsidy to 
the States have been specified; 

(b) if so, the details thereof, State-wise; 

(c) whether the Union Government has reduced the 
food subsidy for some of the States during the last three 
years; and 

(d) if so, the details thereof and the reasons therefor? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): (a) to (d) 
Subsidized foodgrains (wheat and rice) are allocated to 
the States under-Targeted Public Distribution System 
(TPDS) for Below Poverty Line (BPL), Antyodaya Anna 
Yojana (AAY) and Above Poverty Line (APL) families. 
Food Subsidy for any State depends upon the number of 
families eligible, as accepted by Government, allocation 
of foodgrains, quantity of foodgrains lifted and distributed 
to the beneficiaries under TPDS within that State. 

5 6 7 

487.77 3033.61 4382.26 

10999.33 10025.59 31583.4 

108.4 0 418.63 

360.33 364.58 1238.41 

634.54 711.93 2508.12 

2159.59 0 7565.94 

0 0 1205.45 

0 0 119.33 

28296.75 20354.12 103666.94 

At present, under TPDS, foodgrains are allocated at 
35 kg. per family per month for BPL and MY families. 
This norms is uniform for all the States. However, 
allocation for APL families is made to State Governments 
depending upon the availability of stock of foodgrains in 
the Central Pool. 

Wheat and rice allocation for the APL category has 
been rationalized w.e.f. June, 2006 and April, 2007 
respectively keeping in view the declining stock position 
of wheat and rice in the Central Pool. The allocation has 
been linked to the offtake figures of the past 3 years I.e. 
2003-04, 2004-05 and 2005-06. Further, in view of the 
lower availability of rice in Central Pool during 2006-07 
and 2007-08 as compared to demand from various States, 
the allocation of rice for APL category for 2008-09 has 
been made on the basis of their average offtake during 
2006-07 and 2007-08. The decision has been made 
uniformly applicable for all the States excepting J&K. A&N 
islands, Lakshadweep. HP and NE States excluding 
Assarn, for which allocation has been retained at last 
year's (2007-08) level. 

Besides the normal monthly allocation for APL 
category, during the current year (upto December, 2008), 
adhoc additional allocations of 9,52,500 tonnes of wheat 
and 1,18,000 tonnes of rice have been made to various 
StateslUTs. Further, a quantity of 1,92,000 tonnes of wheat 
and 36,000 tonnes of rice has also been allocated to 
various States as festival allocation. 
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[English} 

Allocations of Edible Oils 

·125. SHAI SUAAVAAAM SUDHAKAA REDDY: 
SHAI GANESH SINGH: 

Will the Minister of CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be pleased to state: 

(a) whether the Union Government has allocated 
slzebale quantities of edible oils of various States and 
Union Territories recently for distribution through the Public 
Distribution System (PDS) and the Targeted Public 
Distribution System (TPDS); 

(b) if so, the details thereof, State-wi •• and Union 
Territory-wise; and 

(c) the steps taken by the Government to meet any 
shortage in supply of edible oils for PDS and TPDS during 
the coming month? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): (a) and (b) The 
Government have introduced a Scheme for Distribution 
of upto 1 0 lakh tons of imported .dible oils in 2008-09 
at a subsidy of Rs. 15/- per kg. through State 
Govemments/UTs «I 1 kg. per ration card per month 
through PDS shops/other outlets, as decided by them. 
Twenty nine State/UTs which have sought allocation of 
edible oil have been allocated edible oil under the Scheme 
Statement. However, only 12 States, namely, Andhra 

Pradesh Chhattisgarh, Gularat, Himachal Pradesh, 
Maharashtra, Orl8sa, Tamllnadu, West Bengal, Karnataka, 
Sikkim, Nayaland and Rajasthan have started distribution 
of edible oils under the Scheme. So far 3.60 lakh tons 
of edible 011 have been contracted for import by central 
PSUs under the Scheme. Till 20.10.2008, 2.63 lakh tons 
of edible oil have already landed In the country and about 
1.52 lakh tons have so far been given to various States! 
UTs for distribution to ration card holders. 

(c) Some of the steps taken by the Government to 
increase availability and supply of edible oils are: 

(i) The import of edible oils has been placed under 
Open General licence (OGL). 

(Ii) The import duty on Crude and refined Palm OiV 
Palmolein reduced from 20% to Nil and 27.5% 
to 7.5% respectively w.e.f. 1.4.2008. 

(iv) The Import duty on crude and refined forms of 
other edible oils reduced to Nil and 7.5% 
respectively w.e.f. 1.4.2008. 

(v) Tariff values (base price) of palm oils and crude 
soyabean oil have been frozen since July 2006 
and September, 2006, respectively. 

(vi) Export of edible oils has been banned w.e.t. 
17.3.2008 (except coconut oli through Cochln 
Port and certain oils produced from minor forest 
origin). 

(vii) State Governments have been allowed to impose 
stock limits on edible oils and oilseeds w.e.f. 
7.4.2008. 

Statement 

SI.No. Name of the StatelUT Oil Demanded/Allotted Monthly Demand! 
Allocation (MT) 

2 3 4 

1. Andhra Pradesh RBD Palmolein 20750 

2. Andaman and Nicobar Islands RBD Palmolein 100 

3. Dadra and Nagar Haveli RBD Palmolein 50 

4. Delhi RBD PalrnoleiniSoyabean Oil 1850 

5. Goa RBD Palmolein 350 
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2 3 4 

6. Haryana Soyabean Oil 100 

7. Jammu and Kashmir ABO Palmoleln 750 

8. Kamataka ABO Palm olein 6000 

9. Madhya Pradesh ABO Palmolein 6000 

10. Maharashtra ABO Palmolein 18200 

11. Manipur ABO Palmolein 400 

12. Meghalaya ABO Palmolein 450 

13. Nagaland ABO Palmolein 300 

14. Orissa ABO Palm olein 6800 

15. Pondich~rry ABO Palmolein 300 

16. Sikkim ABO Palmoleln 150 

17. Tamil Nadu ABO Palmolein 15500 

18. Tripura ABO Palmolein 750 

19. Uttarakhand ABO Palmolein/Soyabean Oil 150 

20. West Bengal ABO Palmolein 4000 

21. Chhattisgarh Soyabean 011 4500 

22. Himachal Pradesh Soyabean 011 1400 

23. Daman & Diu 50 

24. Uttar Pradesh ABO Palmolein 4500 

25. Gujarat ABO Palmolein 5950 

26. Aajasthan ABO Palmolein 5850 

27. Punjab ABO Palmolein 500 

28. Mizoram ABO Palmolein 100 

29. Chandigarh 35 

Total 1,05,835 MT 
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[Transla/ion} 

Disparity In Minimum Wage. 

*126. SHRI HARIKEWAL PRASAD: 
SHRI MANSUKHBAHI D. VASAVA: 

Will the Minister of lABOUR AND EMPLOYMENT 
be pleased to state: 

(a) whether the Union Government has constituted 
five Regional Committees in Order to bring uniformity in 
the minimum wages in the country; 

(b) if so, the details thereof;. 

(c) whether any suggestions or recommendations 
have been received from the said committees; 

(d) if so, the details thereof alongwith the follow-up 
action taken by the Government thereon; and 

(e) the concrete steps proposed to be taken by the 
Govemment for reducing disparity in the minimum wages? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES): (a) to (e) The Union Government has set 
up five Regional Committees in order to reduce the 
regional disparities in the minimum wages of same or 
similiar scheduled employments. The regional disparity in 
minimum wages is attributed to differences In socio-
economic and agro-clirnatic conditions, prices of essential 
commodities, paying capacity, productivity and local 
conditions influencing the wage rate. The composition of 
the five Rogional Committees Is as under: 

Region 

Eastern Region (6) 

States/UTs covered 

West Bengal, Orissa, Bihar, 
Jharkhand, Chhattisgarh and 
Andaman and Nicobar Islands. 

North Eastern Region (8) Arunachal Pradesh, Assam, 
Manipur, Meghalaya, Mizoram, 
Nagaland, Tripura and Sikkim 

Southern Region (6) 

Northern Region (9) 

Westem Region (6) 

Andhra Pradesh, Karnataka, 
Kerala, Tamil Nadu, Puducherry 
and Lakshadweep. 

Punjab, Rajasthan, Himachal 
Pradesh, Jammu & Kashmir, 
Haryana, Uttar Pradesh, 
Uttrakhand, Delhi and 
Chandigarh. 

Maharashtra, Gujarat, Goa, 
Madhya Pradesh, Dadra and 
Nagar Haveli and Daman and 
Diu. 

The main function of these Committees is to interact 
periodically with the StatelUnion Territory Governments of 
the different regions, 80 as to deliberate on matter of 
regional interest as well as bridge the gap in the minimum 
wages of the same scheduled employment. 

Further, in order to have a uniform wage structure 
and to reduce the disparity in minimum wages across 
the country, a concept of National Floor level Minimum 
Wage was mooted on the basis of the recommendations 
of the National Commission on Rural labour (NCRl) In 
1991. On the basis of increase in the Consumer Price 
Index, the Central Government has recently revised the 
National Floor level Minimum Wages from Rs. 661- to 
Rs. 80/- per day with effect from 01.09.2007. Thus, the 
State Governments are persuaded to fix minimum wages 
such that in none of the scheduled employments, the 
minimum wage is less than National Floor Level Minimum 
wages. This method has helped In reducing· disparity 
among different rates of minimum wages to some extent. 

[English} 

National Do Not can Registry 

*127. SHRIMATI JAYAPRADA: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) whether the Department of telecommunications 
has laid down guidelines to be followed by Service 
Providers of mobile phones regarding services to 
subscribers registered with MNatlonal Do Not Call Registry"; 

(b) if so, the details thereof; 

(c) whether the subscribers are facing continued 
inconvenience due to violation of the said norms by the 
Service Providers; 

(d) if so, the details thereof; and 

(e) the remedial action takenlbeing taken by the 
Government in this regard? 

THE MINISTER OF COMMUNICATIONS AND 
INFORMATION TECHNOLOGY (SHRI A. RAJA): (a) and 
(b) Yes, Sir. In June, 2007 Department 01 
Telecommunications issued guidelines for Telemarkeling • ,. 
registration. In order to curb the Unsolicited Commercial 
Communication (UCC,J, Telecom Regulatory Authority of 
India (TRAIl has also issued ~he Telecom Unsolicited 
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Commercial Communications Regulations, 2007" 5th June, 
2007 and Its amendment "The Telecom Unsolicited 
Commercial Communications (Amendment) Regulations, 
2008" dated 17th March, 2008. The National Do Not Call 
(NDNC) Registry came into operation with effect from 
12th October, 2007. The subscribers who do not want to 
receive UCC can register their telephone numbers at this 
Registry. All the registered telemarketers before making 
telemarketing calls are required to submit/upload the list 
of telephone numbers, which they want to call for 
telemarketing purpose to the NONC. The NONC deletes 
the telephone numbers of the subscribers who are already 
registered with the NONC from this Jist and returns the 
clean list to the telemarketers for calling. 

(c) to (e) Sir, during last one year, there has been 
a significant reduction in the number of telemarketing calls 
to the registered subscribers of NONC Registry. There 
are around 18.68 million telephone subscribers, who have 
opted to register in the NDNC Registry. As per the data 
provided by TRAI, average number of complaints received 
by service providers from the registered subscriber 
numbers in NDNC is only 0.44%. Recently on 19th 
September, 2008, DoT has further issued instructions to 
all the access service licensees to give wide publicity to 
the facility of NONC registry and ensure compliance of 
existing instructions regarding disconnection of telecom 
resources to the unregistered telemarketers. 

(Transla/ion! 

Contribution of Live Stock Sector 

*128. SHRI TUKARAM GANPAT RAO RENGE 
PATIL: 

SHRI KASHIRAM RANA: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) the contribution of the livestock sector to the 
Gross Domestic Product (GOP) of the country; 

(b) whether any specific research work has been 
undertaken recently to improve the quality of livestock; 

(c) if so, the details thereof; 

(d) whether there is any proposal to establish a 
separate Livestock Research Unit in the country; and 

(e) if so, the details thereof? 

THE MINISTER OF AGRICULTRE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAO PAWAR): (a) According 
to the estimates of the Central Statistical Organisation 
(CSO), the contribution of livestock aector to the Gross 
Domestic Product (GOP) of the country during the year 
2006·07 was 4.36%. 

(b) Yes, Sir. 

(c) Indian Council of Agricultural Research (ICAR) 
has undertaken research work as follows: 

1. B:..ffalo genomics programme to identify specific 
gene for economic trains 

2. Evaluation of the status of A1/A2 allele In the 
beta casein locus among Indian cattle and 
buffalo breeds °to resolve A1/A2 controversey 
regarding the health status of people consuming 
milk. 

3. Network programme to develop methane 
mitigation strategies in livestock mainly through 
nutritional manipulation and engineering of rumen 
microbial population. 

4. Network programme on Blue Tongue disease 
for sero surveillance and development of 
pentavalent vaccine for effective control of the 
disease. 

5. Regional Referral FMO laboratory for India and 
SAARC countries for molecular and 
epidemiological studies of the disease. (FMO) 

6. Programme for the improvement of existing and 
relevant diagnostic and vaccines against livestock 
and new generation vaccines and diagnostics. 

7. Animal Disease Monitoring and Surveillance 
Programme for better surveillance of various 
livestock diseases. 

(d) No, Sir. 

(e) Question does not arise. 
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Development of D .. ry Farming Induatry 

·129. DR. DHIRENDRA AGARWAL: Will the Minister 
of AGRICULTURE be pleased to state: 

(a) whether Dairy farming has a huge potential for 
its ~evelopment as an important Industry in the rural areas 
for providing additional employment to the landless 
agricultural labourers; 

(b) if so, whether the Government has identified the 
difficulties in the development of Dairy farming as an 
important industry; and 

(c) If so, the detaila thereof a10ngwlth the steps taken 
in this regard? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): (a) to (c) Ves 
Sir. Govemment has identified some constraints in the 
development of dairy farming. These are: (i) Small herd 
Ellze and poor productivity; (il) Inadequate availability of 
quality breeding bulls, both for artificial insemination (AI) 
and natural service; (ill) Dwindling feed and fodder 
resources and poor resource management; (iv). High rate 
of incidences of infectious diseases of dairy animals and 
inadequate availability of vaccines and diagnostics at 
affordable prices; (v) Inadequate number of farmers 
organizations and breeders societies; (vi) Absence of 
effective extension network and (vii) Poor access to micro-
finance. 

In order to supplement effort of the States to 
overcome above mentioned constraints, Government of 
India is making &everal policy reforms like formulation of 
National Livestock Policy and implementing various central 
and centrally sponsored schemes. These schemes 
address issues of improving genetic makeup of the 
animals, availability of feed and fodder resources, 
strengthening veterinary health services, insuring animals 
and establishment of milk procurement, processing and 
marketing facilities. 

{English} 

Red Flag Ex.rcl .. 

·130. SHRI NAND KUMAR SAl: 
SHRI SUGRIB SINGH: 

Will the Minister of DEFENCE be pleased to state: 

(a) whether the Indian Air Force took part in the Red 
Flag Exercise held in the USA in the recent past; 

(b) if so, the details thereof; 

(c) the expenditure incurred thereon; and 

(d) the extent to which the Indian Air Force has 
been benefited from this exercise? 

THE MINISTER OF DEFENCE (SHRI AX ANTONY): 
(a) to (d) The Indian Air Force (lAF) participated in 
Exercise Red Flag 08 at Mt Home and Nellis Air Force> 
Base in United States of America (USA). Ferry out for 
the exercise commenced on 7 July OS and de-induction 
took place with effect from 25 August OS. Eight Su-30 
MKI fighter aircraft, two IL-78 Air-to-Air refueling aircraft, 
one IL-7S staging aircraft, participated in the exercise, 
along with 91 IAF officers and 156 Airmen, which included 
a ten member Garuda Squad. 

2. An expenditure of Rs. 55.73 crores approximately 
was incurred on this account. 

3. Participation in the exercise allowed the IAF to fly 
against multipie types of platform and evaluate their 
capability in a realistic scenario. The exercise provided 
exposure to realistic, combined and composite training in 
mission planning and execution in a simulated high threat 
multi emitter combat environment. The exercise was 
tailored to expose inexperienced crew members to the 
first 10 missions of an air war. It provided realistic training 
in a networked environment, which is a significant leap 
forward in flying training for IAF. Instrumented exercise 
air space ensured that maximum training and learning 
value was derived from each operational mission. 

Area und.r Oilseed. and Pul... Cultivation 

·131. SHRI PARSURAM MAJHI: 
SHRI VIJOV KRISHNA: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(8) whether the Govemment propoees to make special 
efforts during the Eleventh Plan Period to bring more 
areas under cultivation of oilseeds and pulses; 

(b) if so, the details thereof and the funds proposedl 
sanctioned therefor; 



27 Wriltsn Answe~ DECEMBER 10, 2008 to OutlSlions 28 

(c) whether specH\c areas have been identified In 
various States to grow pulses and ollaeeds In the said 
plan; and 

(d) if so, the details thereof? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): (a) and (b) Yes, 
Sir. The Government of India has continued the 
implementation of Centrally Sponsored Integrated Scheme 
of Oilseeels, Pulses, Oil Palm and Maize (ISOPOM) in 
14 major ollseeds and pulses growing States in the 
Eleventh Plan. The Government has also launched other 
schemes to encourage cultivation of oilseed and pulses 
during Eleventh Plan as given below: 

1. National Food Security Mission-Pulses launched 
in 2007-08 and being Implemented in 171 

Identified districts of 14 major pulses growing 
States in 11th Five Year Plan. 

2. Macro Management of Agriculture (MMA) 
Scheme (Revised) that provides assistance for 
oilseeda and pulses development to the States 
not covered under ISOPOM. 

3. Rashtriya Krishi Vikas Yojana (RKVY) under 
which also the States can undertake oilseeds 
and pulses development programme. 

The Provisional Estimates of the schemes for 11th 
Plan Period are enclosed as statement. 

(c) and (d) 14 Major Oilseeds and Pulses growing 
States have been identified under ISOPOM. Further, 171 
districts of these States have been taken up under 
National Food Security Mission-pulses for bringing about 
4 million hectare additional area under pulses through 
promotion of intercropping and by utilization of rice fanows. 

St.tement 

Provisional Estimates of ths Schsmss for 11th Plan 

(Rs. in crores) 

SI.No. Scheme Provisional Estimates Coverage 
for 11th Plan 

1. ISOPOM 1500.00 Provision is for the crops covered under ISOPOM-
oilseeds, pulses, maize and oil palm. 

2. NFSM-Pulses 1239.88 Pulses 

3. Macro Management of Agriculture 5500.00 The revised MMA Scheme Provision is for the entire 
programme comprising of 11 components Including 
ollseeds and pulses development programmes. 

4. RKVY 25000.00 

rr,.."'/ion/ 
C,..tlon of Employment In Unorpnl .. d Sector 

·132. SHRt HARISINH CHAVDA: Will the Minister of 
LABOUR AND EMPLOYMENT be pleased to state: 

(a) whether the Govemment has c:onduded any studyl 
survey for creation of more employment opportunities in 
the unorganlsed sector; 

The programmes including oilseeds and pulses are 
implemented based on the approval of State Level 
SancliOnlng Committee. 

(b) if so, the outcome thereof alongwith the steps 
taken by the Govemment in this regard; 

(c) the safety, medical and other welfare measures 
Implemented I,,' the labourers/workers engaged in the 
unorganised sector during each of the last three years 
and the current year; and 
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(d) the number of labourers/workers benefited 
therefrom during the said period, State-wise and year-
wise? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES): (a) and (b) According to the survey 
conducted by National Sample Survey Organisation 
(NSSO) in 1999-2000, total employment in both organised 
and unorganised sector in the country was 39.7 crore, of 
which 36.9 crore (about 93%) was in the unorganised 
sector. As per the NSSO survey in 2004-05, the total 
number of workers in the country had risen to 45.9 crore 
out of which 43.3 crore were In the unorganised sector 
which constitute around 94% of the work force. 

Approach to the Eleventh Five Year Plan is to 
improve labour productivity in the unorganised sector 
besides other objectives. It aims at making employment 
generation an Integral part of the growth process and 
seeks to devise strategies to accelerate not only growth 
of employment but also the wages of the poorly paid. 

Efforts have been made to identify and implement 
systemic reforms in administration of Industrial Training 
Institutes (ITls) so as to facilitate closer interaction with 
the industry in order to improve quality of training, make 
the graduates better employable and help them eam 
decent wages. 

(c) and (d) The Government is implementing various 
social security schemes/programmes for workers in the 
unorganlsed sector like Swarnjayantl Gram Swarojgar 
Yojana; Sampoorna Grameen Rojgar Yojana; Pradhan 

Mantri Gram Sadak Yojana; Handloom Weavers, 
Comprehensive Welfare Schemes, Handcraft Artisan's 
Comprehensive Welfare Schemes, J"lOshree Bima Yojana, 
etc. through different Ministries/Departments. The allocation 
is made separately for the respective schemes under 
respective Ministries/Departments. There is no consolidated 
allocation of funds for social security schemes for 
unorganised sector workers. During 2007-08, the 
Government announced three more schemes; The 
'Rashtriya Swasthya 8ima Yojana', formally launched on 
01.10.2007, provides for smart card based cashless health 
insurance cover of Rs. 30,000/- to the BPL workers and 
their families (a unit of five). The benefits under the 
scheme would accrue during 2008-09. The proposals 
prepared by the State Govemments are sent to the 
Central Government for approval. Under the "Aam Admi 
8ima Yojana", launched in October, 2007 Aural Landless 
households between the age group of 18 to 59 years 
are eligible for death and disability cover under the 
scheme, The scheme has a component of awarding 
scholarship to two children of the beneficiaries studying 
in 9th to 12th standard @ As, 300/· per quarter per 
child, Indira Gandhi National Old Age pension Scheme 
Launched during November, 2007 provides for old age 
pension to all citizens above the age of 65 years and 
living below the poverty line. The State Governments have 
been asked to top up Central Govemment per capita 
grant of As, 200/-

Under the Aashtriya Swasthya Bima Yojana, 12 states 
have issued 5.11 lakh smart cards taking the health 
insurance cover to about 25.55 lakh persons during the 
current financial year till 22.10.2008. State-wise information 
is given in Statement. 

St.tement 

Rashlriya Swaslhya Bima Yo/ana 

SI.No. Name of States· Smart Cards Issued Estimated Persons for Insurance Coverage 

2 3 4 

1. Bihar 20300 101500 

2. Delhi 39637 198185 

3. Gujarat 143985 719925 

4. Haryana 147584 737920 

5. Himachal Pradesh 2035 10175 
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1 2 3 

6. Jharkhand 3000 

7. Kerale 3128 

8. Maharaehtra 904 

9. Punjab 21031 

10. Rajasthan 120123 

11. Tamil Nadu 5100 

12. Uttar Pradesh 4212 

Total 511039 

·Stat .. where IITI8rt card delivery hila convnenced. 

{Eng/J6hJ 

SII'ety U ••• u.... In Min •• 

·133. SHRI FRANCIS FANTHOME: Will the Mlnieter 
of LABOUR AND EMPLOYMENT be pleased to etate: 

(a) the details of persona killed and Injured in mine 
accldanta during each of the last three years and the 
current year, State-wise; 

(b) whether the safety measures adopted by the 
Union Government are upto the Intematlonal ltandards; 

(c) " not, whether the Govemment proposes to take 
necessary steps for upgrading the existing safety 
measures being adopted In mines; and 

4 

15000 

15640 

4520 

105155 

600615 

25500 

21060 

2555195 

(d) if so, the details thereof alongwlth the funds 
allocated for this purpose during the Eleventh Plan Period? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES): (a) to (d) State-wise details of the persons 
killed and injured in Mine accidents during last 3 years 
are given as statement. Further, there are adequate 
provisions for safety persons employed in mines which 
are contalned In the Mines Act, 1952 and the Rules and 
Regulations framed thereunder. The provisions compare 
favourably with similar provisions in other Countries. The 
Directorate General of Mines Safety also keeps on issuing 
guidelines in the form of circulars to the management for 
improving safety measures. However, It is the primary 
responsibility of the Mine Managements to ail ocate 
adequate funds for ensuring safety of mine operations. 

$mt.",ent 

Delllils of No. of psrsOf1S died lind injursd in mintls lICCidenls during ellch of the 
IIISI thIN yellrs lind the CUf1flnf jlNr, SllIle-wise 

State Year Accidents having fatalities and Accidents having 
serious injuries serious injuries only 

No. of Accidents Fatality SIInjured No. of Accidents SIInjured 

1 2 3 4 5 6 7 

Andhra Pradesh 2005 16 18 4 797 799 

2006 20 26 8 559 561 
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2 3 4 5 6 7 

2007 18 22 5 570 575 

2008 13 13 2 279 282 

Assam 2005 2 2 11 11 

2006 3 3 0 10 10 

2007 3 3 0 12 12 

2008 2 0 11 11 

Chhattisgarh 2005 8 8 0 72 73 

2006 6 7 81 61 

2007 13 13 2 58 59 

2008 8 8 0 24 24 

Goa 2005 0 0 0 0 0 

2006 4 9 0 0 0 

2007 2 2 0 2 2 

2008 2 2 0 1 

. Gujarat 2005 2 2 0 4 4 
• 

2006 0 0 0 2 2 

2007 2 2 0 3 3 

2008 3 3 2 4 4 

Himachal Pradesh 2005 0 0 0 

2006 2 3 0 0 0 

2007 0 0 0 0 0 

2008 0 0 0 0 0 

Jharkhand 2005 34 54 10 85 89 

2006 28 78 3 63 64 

2007 25 27 69 71 

2008 17 18 2 61 62 

Jammu and Kashmir 2005 0 0 0 3 

2006 0 0 0 ., ,. 
2007 0 0 0 0 0 

2008 0 0 0 0 0 
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2 3 4 5 6 7 

Karnataka 2005 3 3 0 21 21 

2006 4 4 11 11 

2007 2 2 0 6 17 

2008 3 3 0 4 4 

Kerala 2005 0 0 0 

2006 0 0 0 0 0 

2007 5 2 

2008 4 4 3 0 0 

Madhya Pradesh 2005 16 17 4 71 72 

2006 16 17 7 47 47 

2007 15 16 2 56 57 

2008 17 20 0 30 31 

Maharashtra 2005 8 8 0 29 30 

2006 7 7 2 38 40 

2007 8 8 0 36 37 

2008 12 20 20 18 18 

Orissa 2005 22 23 2 20 20 

2006 10 10 0 18 26 

2007 16 16 5 14 14 

2008 11 11 3 7 8 

Rajasthan 2005 9 10 29 29 

2006 17 20 16 16 

2007 19 21 5 16 16 

2008 11 15 6 13 13 

Tamil nadu 2005 7 7 0 4 6 

2006 13 13 2 

2007 5 6 

2008 3 3 0 
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2 3 4 5 6 7 

Uttaranchal 2005 0 0 0 

2006 0 0 0 0 0 

2007 0 0 0 0 0 

2008 0 0 0 

Uttar Pradesh 2005 2 2 0 3 4 .. 
2006 0 0 0 0 0 

2007 3 3 0 

2008 0 2 2 

West Bengal 2005 13 13 66 86 

2006 6 11 91 93 

2007 5 5 3 107 116 

2008 8 8 0 49 50 

All India 2005 144 169 23 1214 1228 

2006 137 209 24 917 932 

2007 137 151 26 952 982 

2008 115 132 38 504 511 

Nole: Figures for years 2006. 2007 and 2008 are provisional. Figures for the year 2008 are Uplo 30.09.2008 

[Translation} 

Pending Irrigation ProJects 

"134. SHRI SHISHUPAL N. PATLE: 
SHRI KAILASH NATH SINGH YAOAV: 

Will the Minister of WATER RESOURCES be pleased 
to state: 

(a) whether the Govemment has recently evaluated 
the completion status of the major and medium projects 
under the Accelerated Irrigation Benefits Programme 
(AIBP); 

(b) if so, the details and outcome thereof indicating 
the projects pending beyond their prescribed completion 
time during the last three years and the current year, 
State-wise; 

(c) the reasons identified for delay In the completion 
of the projects; 

(d) the funds allocated for the purpose during the 
said period; and 

(e) the steps being taken by the Govemment for 
earlier completion of these Projects? 

THE MINISTER OF WATER RESOURCES (PROF. 
SAIF-UO-OIN SOZ): (a) Evaluation/Review of the 
Accelerated Irrigation Benefits Programme (AIBP) in the 
Ministry of Water Resources to assess broad physical 
status of the ongoing AIBP projects and take remedial 
measures for their timely completion is continuous prooeas. 
The Secreatary (Water Resources) has reviewed the • 
implementation of AIBP with the representativ.. of the 
State Govemments during May-July 2008. The Planning 
Commission has recentty initiated evatuatlon study of the 
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Programme. Ministry of Statistics and Programme 
Implementation has also carried out evaluation of the 
Programme considering data up to September 2004. 
Further, National Remote Sensing Agency has been 
assigned the task of confirmation of irrigation potential 
created under AIBP in respect of 53 selected projects. 

(b) Out of 257 major/medium irrigation projects 
supported under AIBP. 100 projects have been completed 
so far. 143 AIBP assisted projects are reported to be 
delayed beyond their scheduled completion tillle. Out of 
these, 55 projects have been completed during the last 
3 years with persistent efforts by the Ministry of Water 
Aesources. The state-wise details of pending irrigation 
projects ar~ given in Statement. 

(c) Apart from project specific problems, broadly, the 
delay in 'completion of the projects occurs due to shortage 
of funds with the State Governments, land acquisition 
problems, resettlement and rehabilitation problems, 
contractual problems, unforseen technical problems, delay 

In mandatory/statutory clearances, delay in execution of 
the works which Is required to be carried out by the 
agencies other than project execution agency and legal 
issues. 

(d) The details of the central assistance released 
under AIBP to the major/medium irrigation projects are 
given in the Statement. For the year 2008-09, budget 
allocation of As. 4300 crore has been made for AIBP. 

(e) Government of India has stepped up the outlay 
of central assistance under AIBP. The AIBP procedures 
for release of funds have been simplified. Central Water 
Commission monitors major/medium irrigation project 
bi-annually by paying field visits and issues monitoring 
reports which inter-alia contains suggestions for timely 
completion of the projects. Ministry of Water Aesources 
also reviews status of implementation of projects from 
time to time to carry out corrective measures for timely 
completion of the projects. 

StIIt.ment 

(As. Crore) 

SI.No. Slale Tolal No. Nos.ol No. 01 No. 01 No. 01 RemlIq emlll As.-..nct relellId ~ring T 0111 Cernl 
01 projlcls Projec\I qoIIg pIOjads ptOjed& 01 ptOjed& 2005·06 2006-07 2007-<1 2008009 Assll1ance 

lillded ~ projIcII ..-yld cot 8 IIHch are (III dale) , .. lid 
unde, on on blycnt ~ dIIlyld cUi1g 
A1BP schedule ICh8duIe IICIIIduIed iii dale 2OO5.()6 10 

IinI lint 2008009 

2 3 4 5 6 7 8 9 10 11 12 13 

1. Andhra Pradesh 32 3 18 11 8 3 311.3815 816.4220 987.7692 398.5200 2514.0927 

2. Arunachal Pradesh 0 o 0 0 0 a 0.0000 0.0000 0.0000 0.0000 0.000 

3. Assam 11 o 0 11 6 5 12.60000' 0.0000 15.1900 22.1600 49.9500 

4. Bihar 8 2 5 2 3 16.2380 3.2300 58.6900 29.6200 107.nao 

5. Chhaltisgalh 7 2 4 3 7.6645 0.0000 37.3940 29.5100 74.5685 

6. Goa 2 o 0 2 1.9100 32.4800 15.1100 49.5000 

7. Gujarat 15 9 9 0 6 5 339.6000 121.8885 585.7200 251.9000 1299.1085 

8. HaIyIna 3 o 0 3 2 6.0000 3.1700 0.0000 0.0000 9.1700 

9. Himachal Pradesh 3 o 0 3 0 3 16.0565 2.2200 70.5400 0.0000 86.8165 

10. Jnr.u and KIIIhmir 17 o 6 11 7 4 24.7628 18.2466 94.0400 42.5500 179.5994 
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11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

28. 

2 

Kamalaka 

Kerafa 

Manipur 

MizOlllll 

Orissa 

Rajasthan 

Sikkim 

Tripura 

Tllllil NIdu 

Uttar Pradesh 

Uttarakhand 

w~ Bengal 

Toll! 

3 4 

9 o 

13 

3 o 

15 2 

55 11 

3 o 

o 
o o 

o o 

17 5 

6 

10 2 

o o 

3 

o 

16 5 

o o 
7 

2Il7 42 

*135. SHRI PANKAJ CHOWDHARY: 
DR. M. JAGANNATH: 

5 

2 

5 

3 

30 

o 

o 
o 

o 

o 

o 
o 

o 

o 
2 

o 

o 

6 

7 

7 

2 

10 

14 

3 

o 

o 

12 

4 

8 

o 

3 

9 

o 

6 

72 143 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to Itate: 

(a) whether deHvery of letters sent from one city to 
another through speed post service is being considerably 
delayed; 

(b) if 80, the reasons therefor; 

(c) whether the Government has formulated any 
scheme to Improve the delivery of the mall through speed 

7 8 9 10 11 12 13 

2 5 5.0370 1.2900 9.2244 3.7200 19.2114 

6 140.7759 160.3729 349.9000 318.0800 969.1288 

9.3591 16.6468 0.0000 0.0000 26.0059 

3 7 168.0966 25.8100 372.0200 185.7700. 751.8966 

6 8 167.3822 340.6913 885.7600 733.9900 2127.8235 

o 3 70.3035 138.0720 54.1800 57.9000 320.4555 

o 0.0000 0.0000 0.0000 0.0000 0.0000 

o o 0.0000 0.0000 0.0000 0.0000 0.0000 

o o 0.0000 0.0000 0.0000 0.0000 0.0000 

11 147.9992 133.1146 609.4200 269.400 1169.0228 

3 26.3166 13.5000 0.0000 39JI66 

2 90.2952 11.6000 156.5300 178.6200 437.0452 

o 

o 

4 

o 

2 

58 

o 0.0000 

3 16.2000 

o 

0.0000 

0.9400 

0.0000 

0.0000 

0.0000 

0.0000 0.0000 

7.5300 24.6700 

0.0000 0.0000 

5 133.1280 81.8954 15.8900 61.8700 427.5834 

o 0.0000 0.0000 0.0000 0.0000 0.0000 

4 0.0287 6.7000 0.8300 22.8100 30.3887 

85 1709.2253 1884.2201 4483.9466 2629.9800 10706.4720 

post service in the country; and 

(d) if so, the details thereof? 

THE MINISTER OF COMMUNICATIONS AND 
INFORMATION TECHNOLOGY (SHRI A. RAJA): (a) No, 
Sir. The delivery of letter sent from one city to another 
through speed post service is not being considerably 
delayed. 

(b) 0088 not arise in view of (a) above. 

(c) and (d) Keeping in view the requirements of 
public. the Department of P08I8 has been taking a number 
of steps to improve the quality of speed post service in 
the country Including Improvement of delivery of the mail 
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through speed post service. Some of the steps undertaken 
by the Department in this regard are Leasing of freighter 
aircraft for transmission of mail including speed post for 
North East sector, implementation of the Scheme for 
Business Expansion of Speed Post such as expansion of 
Speed Post network and upgradation of Speed Post 
centres, introduction of speed post one India one rate, 
reduction in local speed post charges, extending of credit 
facility and collection of Speed Post articles from the 
customers premises. 

/English] 

Re-Introductlon of External Market 
Alilitance Scheme 

*136. SHRI BASU DEB ACHARIA: Will the Minister 
of TEXTILES be pleased to state: 

(a) whether the Govemment proposes to re-introduce 
the erstwhile Extemal market Assistance Scheme for jute 
manufactures in view of the steady rise in production of 
jute and its negative growth in export; 

(b) if so, the details thereof alongwith the time by 
which the said scheme Is likely to be implemented; 

(c) whether the Govemment is considering to provide 
support for diversification of jute industry in other areas; 
and 

(d) if so, the details thereof and the action taken! 
proposed to be taken this regard? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 
VEGHELA): (a) No, Sir. 

(b) Does not arise. 

(c) and (d) The Govemment of India has launched 
Jute Technology Mission (JTM) with effect from 2007-08, 
spanning a period of five years for overall development 
of the Jute industry. JTM is being implemented In a 
Mission Mode and Mini Mission-IV with 9 Scheme 
components. Out of these 4 Schemes components relate 
to promotion of Jute Diversification as given below: 

(1) Design and Development of Jute Diversified 
Products including Jute Geo Textiles. 

(2) Helping the NGOs and Women SeH Help Groups 
(WSHGs) for developing Jute Diversified 
Products. 

(3) Scheme for Promotion of Jute Diversified 
Products .. 

(4) Scheme for setting up Jute Parks for the 
Diversified Sector. 

[Translation] 

Silk Production 

*137. SHRI HANSRAJ G. AHIR: 
SHRI M. SHIVANNA: 

Will the Minister of TEXTILES be pleased to state: 

(a) the total production and demand of various 
varieties of silk in the country during each of the last 
three years and the current year, State-wise; 

(b) the funds allocated, released and spent for silk 
production during the said period, State-wi.. and 
year-wise; 

(c) the steps taken by the Government to bridge the 
gap between production and demand; and 

(d) the measures adopted by the Government for 
the production of high quality silk alongwith the funds 
allocated for the purpose? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 
VEGHELA): (a) Present production of Silk in the country 
Is 18,320 MTs (2007-08) and the demand for silk Is 
estimated around 26,000 MTs. The details of State-wise 
and variety-wise Raw Silk production in the country for 
the last three years (2005-06, 2006-07 and 2007-08) and 
for the current year (2008-09) are given in the enclosed 
statement-I. 

(b) The year-wise details of amount allocated/released 
and spent by the States under Catalytic Developmental 
Pr09lamme (COP) during the said period to improve silk 
production is given in· the enclosed statement-II. 

(c) The following steps have been taken by the 
Govemment through Central Silk Board (CSB) to bridge 
the gap between production and demand: 

• To increase the production of Raw Silk, an 
additional area of 26,000 hectares of mulberry 
plantations largely for production of BV mulberry 
silk Is proposed to be raised during XI Plan. 
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• The Sub-Group on sericulture for XI Plan has 
recommended a Raw Silk production target of 
26,000 MTs (at 8% growth rats for the XI Plan 
period) which includes production of 5,000 MTs 
of superior quality BV Raw Silk and 3,000 MTs 
of Vanya silks. 

• In order to achieve the aforesaid targets during 
XI Plan, a centrally sponsored Scheme viz. 
Catalytic Developmental Programme. (COP) is 
being implemented by the Government through 
Central Silk Board in coordination with different 
States. Under COP, support is being provided in 
the form of subsidy to the state-holders of silk 
industry to develop Seed, Cocoon and Post-
Cocoon sectors. These Schemes aims at 
improving quality silk production and productivity 
through adoption of improved technology 
packages 

The above approach will support in achieving the 
overall target of 26,000 MTs of Aaw Silk production 
proposed by end of XI Plan, which can bridge the gap 
between the production and demand for silk in India. 

(d) Following steps have been taken for production 
of high quality silk in the country during the XI Plan 
period-

• Strengthening the Aesearch and Development 
systems to improve the levels of cocoons 
production and productivity. 

• The Government through Central Silk Board has 
evolved new Bivoltine Breeds with assistance 
from the Japan Intemational Co-operation Agency 
(JICA) Commercial Exploitation of these breeds 
has resulted in the production of International 
Standard Import Substitute grade of mulberry raw 
silk in the country. 

• Through R&D efforts, the Central Silk Board has 
made a break through in tropicalising the 
Bivoltine Silkworm and Development of new 
varieties of mulberry (Viz V1 536, AR11, AA12, 
513 and 534). Plants with higher yields 
resulting in significant improvement in silk 
productivity . 

• The Central Silk Technological Resarch Institute 
(CSTAI) under the Central Silk Board has 
developed improved devices, New Machines and 
equipment which have helped improvement in 
Silk quality and productivity. 

• The Central Silk Board has established Silk 
Conditioning and Testing Houses to undertake 
Testing of Aaw Silk for Its quality. 

• The CSB has taken-up a separate Project 
approved by the Govt. of India viz. "Quality 
Certification System for Silk" for implementation 
in the country during XI Plan. The objectives of 
the Project is to ensure quality maintenance at 
different levels of production process (silkworm 
seed, cocoon and raw silk production) which 
ultimately results in the production of quality silks 
of international standards. 

• Bring down the cost of production of mulberry 
raw silk closer to that of imported silk, through 
adoption of Integrated farming methods. 

• Focus on quality silkworm seed production in 
private sector through required technical and 
financial support for the establishment of 
Silkworm Seed Production Centers with all 
required facilities and adopted seed rearers so 
as to ensure seH suffiCiency in seed requirement. 

• Facilitate production of quality raw silk in bulk 
through setting up of automatic/semi-automatic 
reeling machines and multi-end reeling machines 
in selected clusters to meet the demand of 
domestic powerloom and export sector. 

• Continuation of Catalytic Developmental 
Programmes with certain modifications and 
higher levels of central subsidy for transfer of 
improved technology in the field. The 
Components under COP are together aimed at 
development and expansion of host plantations, 
development of farm infrastructure, up-gradation 
of reeling and processing technologies in silk, 
Enterprise Development Programme etc. 

• Fund allocation: The Government has approved 
an allocation of As. 1476.24 crores for 
implementation of the COP during the XI Plan 
penod and, out of this CSB's share is As. 661.62 
crores. 
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Ancha Pradesh 

Himachal PIIdeah 

Mizoram 

Naglllnd 

Orissa 

Rajaslhan 

TamU Nadu 

Tripurl 

l/t1ar PradaIh 

Uttaralchand 

Tolal 

DECEMBER 10, 2008 

Statement I 

SlaltJ-wiss Mulbsny and Vsn)'a Raw Silk Production during thtJ InI IhlfHl Jlt!lSfS (2005-06 to 
2007-08) and during the CUmN11 YflSr 2008-09" 

(Raw Silk Prodn. In Metric tonna) 

MuIItny ....". (Non-UInyt ToIII MuIJeny YarTta (~ Tall! MIDny \tIrjI (Non-IoIIany) TOIII Mtny .. (Nan'**'Y) TOIII 
liur Eri ..... T.r Eri IIugI Taur Eri MugI Tutr Eri IoIugI 

5375 20 27 ·5422.3711 15.5 14 5555.5 4485 7 4487 1300 5 3 1308 

8 745 104 857 11 740 107 858 14 837 105 956 350 50 405 

neg 10 0.24 11.24 0.4 neg 1.4 6.8 o 11 o 12 5 

14 3 20 4 11 1.3 16.3 4 2 21 2 7 10 

3 80 2 95 4.03 110 3.1 . 117.13 6 146 2 154 50 54 

16 16 17 17 20 20 10 10 

95 95 l11i 103 105 105 25 25 

86 neg 87 120 0.2 121.2 143 145 54 56 

7471 7471 7883 7883 8240 8240 2406 2408 

12 12 14 14 14 14 7 7 

23 16 38 30 18 10 585030 7 87 36 12 3 51 

6 50 80 7 87 125 129 60 2 82 

48 3 235 0.06 286.06 70 3 374 0.2 447.2 80 3 213 297 45 105 151 

6 nag 3.2 0.07 9.27 6 0.2 4.2 0.2 10.6 o o 9 4 

3 280 5.4 288.4 1.25 202 5.8 208.05 2 303 11 316 150 5 156 

0.1 130 0.18 131.28 125 0.15 115 0.2 116.6 o 124 0 125 48 49 

2 21 2 25 2.10 35 4.1 41.2 3 48 5 55 2 24 2 2B 

4 4 4 4 6 5 5 5 

0.05 0.05 0.3 0.3 0 o o 
o 0.2 . 0.10 0.3 0 o o o 

739 0.10 738.948 1125 1368 482 492 

4 5 4 

19 3 0.50 22.5 25 33 30 4 6 40 12 2 14 

14 5 neg neg 19 14 0.15 14.15 15 17 5 6 

1552 34 4 0.21580.68 1596 27 8 0.2 1833.2 1680 29 10 0 1700 700 42 5 747 

15445 308 1442 ItO ,_ 16525 360 1485 115 18475 18245 42B 1530 117 18320 5127 200 675 55 6057 

Source: Department of Serlcullure (DOS) of respective States. Neg-Less than 50 kg. 
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StatementU 

Cenlral Silk Board 

Banflillore-560068 

Catalytic Development Programme 

State-wise amount spent/released by CSB during last three years i.e. 2005-06 to 2007-08 and current year 
2008-09 (upto Sept., 08) 

(Rs. in lakhs) 

SI,No. Name of State Amount Spent/released during 
Last three ~ara Current year 

2005-06 2006-07 2007-08 2008-09 (Provnl.) 

2 3 4 5 6 

1. Karnataka 1212.13 1153.24 1015.22 710.36 

2. Tamil Nadu 269.42 594.67 745.2 445.81 

3. Jammu and Kashmir 594.79 297.32 181.85 205.36 

4. Andhra Pradesh 1658.04 1315.31 979.88 0.00 

5. West-Bengal 133.97 154.45 102.04 162.50 

6. Maharashtra 48.83 1n.92 70.21 82.73 

7. Madhya Pradesh 187.04 343.17 172.35 2~1.27 

8. Orissa 154.49 133.26 65.2 22.14 

9. Bihar 161.79 14.88 0 32.08 

10. Uttar Pradesh 60.24 153.02 321.01 116.96 

11. Kerala 34.32 23.94 112.33 124.72 

12. Gujarat 0.00 0.00 0.00 26.53 

13. Punjab 0.00 17.25 0.00 11.31 

14. Harvana 0.00 0.00 0.00 0.00 

15. Himachal Pradesh 17.91 49.47 53.93 70.88 

16. Rajasthan 0.00 0.00 0.00 0.00 

" 
17. Chattlsgarh 128.55 154.69 344.07 166.60 

18. Jharkhand 100.84 189.08 43.80 51.09 



51 Writtsn AnswefS DECEMBER 10, 2008 to Outlslions 52 

2 3 4 5 6 

19. Uttaranchal 178.38 208.84 143.02 29.95 

20. Sikkim 25.51 54.00 50.04 16.48 

21. Assam 922.53 611.95··· 1911.52··· 166.480 •• 

22. Arunachal Pradesh 54.19 61.58 22.0.4 47.83 

23. Manipur 80.25 62.89 594.59 37.62 

24. Meghalaya 183.49 142.88 74.81 82.36 

25. Mizoram 367.91 182.71 249.1 75.39 

26. NaQaland 151.59 127.77 217.11 20.48 

27. Tripura 130.43 198.13 414.13 79.33 

Total 6856.94 6422.42 8081.61 3076.26 

( ••• ) Includes amount spent/released in respect of Bodoland Territorial Council (BTC), Kokrajar (Assam) 

[English} 

Financial Crl.l. In NAFED 

·138. SHRIMATI C.S. SUJATHA: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the National Agricultural Cooperative 
Marketing Federation of India Limited (NAFED) is facing 
financial crisis; 

(b) if so, the details thereof and the reasons therefor; 

(c) whether a large amount of loan given to private 
companies by NAFED is pending recovery; and 

(d) if so, the details thereof and the steps to recover 
the amount? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): (a) to (d) 
.NAFED has reported that it has diversified its business 
activities and undertaken new business initiatives in Public 
Private Partnership (PPP) mode (Tie-up) business during 
2003-04 on the pattem followed by other PSUs like STC, 
MMTC and PEC etc. with due approval of ita Board of 

Directors. Under this arrangement, NAFED had invested 
an amount of Rs. 3962.24 crore with 62 parties. As on 
date, 29 Tie-up business associates o,",NAFED defauhed 
on repayment of dues to the extent of about Rs. 1429.87 
cror8 comprising principal amount of Rs. 1076.18 crore 
and Rs. 353.69 crore towards interest and service charges 
as on 31.8.2008. This has resulted in a overall net 108s 
of Rs. 56.69 crore to NAFED during 2007-08 and has 
adversely affected the liquidity position of NAFED as weli 
as its business programme NAFED has taken steps to 
recover the outstanding amount by filing criminal 
complaints with CBI/Economic Offences Wing of Crime 
Branch of Delhi Police, besides initiating 18gal cases and 
Arbitration proceedings against the defauhing parties and 
by pursuing these cases vigorously. The properties/stocks 
of the defaulting parties in ali possible cases have been 
restrained and action for disposal of such properties/stocks 
has also been initiated. The cases have also been filed 
under Section 138 of Negotiable Instrument Act for 
dishonour of ali cheques of the defaulting parties. 

Slow Growth In BSNL 

·139. SHRI UDAY SINGH: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 
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(a) whether Bharat Sanchar Nigam Limited (BSNL) 
has registered a slow growth rate during the current year; 

(b) if so, the details thereof alongwith the factors 
identified therefor; 

(c) whether complaints have been received regarding 
the f«ilure of BSNL to implement certain policy decisions 
of the Department of Telecommunications In time; 

(d) if so, the details thereof; 

(e) the steps taken to ensure timely implementation 

Period 

April 2007 to September 2007 

April 2008 to September 2008 

Status at the 
beginning of the 

period (as on 1 st April) 
(figures in miUions) 

64.72 

72.34 

The growth rate registered by BSNL in the first half 
of the current year Is comparable to the growth rate 
during the corresponding period last year. 

(c) No, Sir. 

(d) Not applicable in view of (c) above. 

(e) BSNL is signing MoU with DoT every year and 
Its performance is monitored by DoT on quarterly basis. 
As per USOF agreement, BSNL is providing VPTs and 
replacing VPTs eariier working on Multi Acess Radio Relay 
(MARR) Technology. BSNL is also providing Rural 
Household Direct Exchange Lines (RHDEls). 

(f) Order for 1.9 million lines of Wireless in Local 
Loop (WLL) equipment & 30 million lines of GSM Mobile 
equipment have been placed to meet the requirement of 
Fixed and Mobile telephone connection during 2008-09. 
In addition, BSNL has invited tender for procurement of 
93 million GSM Mobile lines to ensure future growth in 
the next three years. 

Collection of Labour Cess 

·140. SHRI S.K. KHARVENTHAN: Will the Minister 
of LABOUR AND EMPLOYMENT be pleased to state: 

of the Government's telecom policy decisions by the public 
sector company; and 

(f) the steps being taken to ensure growth of BSNL 
at a reasonable pace? 

THE MINISTER OF COMMUNICATIONS AND 
INFORMATION TECHNOLOGY (SHRI A. RAJA): (a) and 
(b) Sir, BSNL has added 1.65 million telephone connections 
during the current year (April to September, 2008) as 
against 1.63 million telephone connections during the 
correaponding period last year (April to September, 2007). 
The growth rate of BSNL In the last and current year is 
given below: 

Net telephone 
connections added 
during the period 
figures In millions) 

1.63 

1.65 

Growth rate during 
the period 

2.52% 

2.28% 

(a) whether some States have collected huge amount 
as labour cess but spent negligible amount on the welfare 
of labourers; 

(b) If so, the details thereof and the reasons therefor 
indicating the amount collected and spent as labour cess 
so far, State-wise; 

(c) whether the Union Govemment has Issued any 
instructions to the State Governments for purposeful 
utilisation of the cess for the welfare of labourers alongwith 
the incentives proposed to be provided to such States; 
and 

(d) If so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES): (a) to (d) The State Governments are 
responsible for implementation of the Building and Other 
Construction Workers (Regulation of Employment and 
Conditions of Service) Act, 1996 and Building and other 
Construction Workers Welfare Board, notify State Rules, 
Constitute State Advisory Committee etc. in this respect. 

The State Govemments are collecting cess and the 
cesa is transferred to State Welfare Boards. The State 
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Welfare Boards are implementing various welfare schemes 
for building and other construction workers. As per 
information received from the States, as on 23.10.2008 
an amount of Rs. 1145 crore approximately has been 
collected as cess and a sum of Rs. 415 crore 
approximately has been spent by the States where this 
Act is being implemented on various welfare schemes 
formulated by them. 

The State Govemments have to collect the Cess 
and formulate and implement various welfare schemes 
through Welfare Boards to be constituted for the purpose 
under the Building and Other Construction Workers 
(Regulation of Employment and Conditions of Service) 
Act, 1996. Cess collection is gradually picking up. Region 
wise meeting at regular interval are being held under the 
Chairpersonship of Union Secretary, Ministry of Labour & 
Employment, to persuade the States to make purposeful 
utilization of cess and monitor the progress in the 
implementation of the Building and Other Construction 
Workers (Regulation of Employment and Conditions of 
Services) Act, 1996. 

No incentive is proposed to be given to States as 
this scheme is govemed as per the prOvisions of the Act. 

A State-wise Statement on the amount of Cess 
collected and spent is enclosed. 

StIIt.ment 
State-wise position of Cess Col/ection undtlr Building & 

Other Construction WomslS' Act, 1996 

SI.No. Name of the 
States/UTs. 

2 

1. Andhra Pradesh 

2. Arunachal Pradesh 

3. Assam 

4. 

5. 

6. 

7. 

Bihar 

Chhattisgarh 

Goa 

Gujarat 

As on 23.10.2008 
(Amount in Rs. Crore) 

Amount of Cess Amount of Cess 
collected spent 

3 4 

103 o 
0.06 0.03 

103 o 

2 

8. Haryana 

9. Himachal Pradesh 

10. Jammu and Kashmir 

11. Jharkhand 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

Kamataka 

Kerala 

Madhya Pradesh 

Maharaahtra 

Manipur 

Meghalaya 

Mizoram 

Nagaland 

Orissa 

Punjab 

22. Rajasthan 

23. Sikkim 

24. Tamilnadu 

25. Tripura 

26. Uttar Pradesh 

27. Uttarakhand 

28: West Bengal 

29. Delhi 

30. Andaman and Nicobar Island 

31. Chandigarh 

32. Dadra and Nagar Haveli 

33. Daman and Diu 

34. 

35. 

Lakshadweep 

Puducheny 

Total 

3 .. 
65 0.3 

74.44 0.34 

254 227 

195 128.51 

0.87 

229.27 57.22 

3 o 

32.73 0.02 

80 0.12 

0.01 

4.55 1.1 

1144.93 414.64 

Note: Stales have not started ce88 collection where amount is 
not indicated. 
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l"fIInt Mortality Rate 

·141. SHRI AOHALRAO PATIL SHIVAJIRAO: 
SHRI K. SUBBARAYAN: 

Will the Minister of HEAt.TH AND FAMILY WELFARE 
be pleased to state: 

<a) whether a high infant mortality rate has been 
reported in some parts of the country; 

(b) if so, the details thereof, State-wise and the 
reasons therefor; and 

(c) the steps taken by the Government to check the 
infant mortality? 

THE MINISTER OF HEALTH AND FAMILY WELFARE 
(DR. ANBUMANI RAMAOOSS): (a) to (c) As per the 
estimates released by the Sample Registration Survey 
(SRS) 2007 by the Office of Registrar General of India, 
Ministry of Home Affairs, the Infant Mortality Rate (IMR) 
for the country is presently 55 per 1000 live births. The 
State-wise IMR (SRS. 2007) is given in the enclosed 
statement. 

The Ministry of Health and Family Welfare, 
Government of India, through Its National Rural Health 
Mission (NRHM) program, is implementing the following 
interventions to address mortality among infants and 
children; 

Integrated MllnBgtIfT1Bnt of Neonllllllllnd Childhood IIlntlSS 
(IMNCI): 

Integrated Management of Neonatal and Childhood 
Illness (IMNCI) strategy encompasses a range of 
interventions to prevent and manage the commonest major 
childhood illnesses which cause death i.e. Neonatal 
Illnesses, Respiratory Infections, Diarrhoea, Measles, 
Malaria and Malnutrition. It focuses on preventive, 
promotive and curative aspects, i.e. it gives a holistic 
outlook to the programme. The programme is being 
introduced throughout the country in a phased manner. It 
is expected that with implementation of IMNCI in the 
country, there would be a reduction in infant and child 
mortality. 

Inlantllnd Young Child FlHIding (IYCF): 

Promotion of early exclusive breast feeding and timely 
complementary feeding is being emphasized under the 

NRHM programme. Earty and exclusive breast feeding 
for the six months of age and continued breast feeding 
till 2 years with timely complementary feeding at 6 months 
is being advocated as the single most preventive 
intervention for child survival and could result in 19% 
reduction in infant and child mortality. 

Control of OillnhotJlJ Oi8tNI8fJ: 

Dia~rhoea is a common but potentially serious illness 
in earty childhood. The GOI has adopted the WHO new 
ORS for management of all diarrhoea cases in the 
country. 

Control of Acuf6 Respiflltoty Infection fAR/): 

Acute Respiratory Infection is a serious childhood 
illness. The GOI in order to control Acute Respiratory 
Infection is implementing a programme for early detection 
and treatment of all ARI cases. Health workers are taught 
to detect cases and initiate treatment at the earliest and 
refer serious cases to higher centres for treatment. Early 
detection and timely treatment of Acute Respiratory 
Infections is expected to reduce the mortality among 
infants and children. 

Esstlntilll Ntlwbom CIIM: 

Since 23% of neonatal mortality is birth asphyxia, 
resuscitation training of health care workers at Primary 
Health Centres and Community Health Centres is being 
carried out by the Govemment of India through Skilled 
Birth Attendant (SBA). Resuscitation equipment is supplied 
as part of the capacity building of the centres. Field level 
workers are trained in essential newborn care i.e. Initiation 
of breast feeding within half an hour of birth, keeping the 
baby warm, prevention of hypothermia, cord care and 
infection prevention. 

Immunizlltion. 

To address the issue of high infant and child mortality, 
the Government of India Is implementing Immunization 
Programme as one of its key interventions for protecting 
children from life threatening diseases. All children are ,. 
vaccinated for BCG, OPT, OPV and Measles. Hepatitis B 
vaccination has been recently included as part of the 
immunization scheduled in some States. 
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Vitamin A suppltll178ntalion: 

Government of India is implementing Vit A 
supplementation programme to address Vit A deficiency. 

Iron Supplemenlelion: 

Iron and Folic Acid supplementation programme is 
being implemented to address childhood Anaemia. 

St.tement 

Infllnl Mortalily Rille 2007 

India 55 

Bigger Stete. 

1. Andhra Pradesh 54 

2. Assam 66 

3. Bihar 58 

4. Chhattisgarh 59 

5. Deihl 36 

6. Gujarat 52 

7. Haryana 55 

8. Jammu and Kashmir 51 

9. Jhat1<hand 48 

10. Kamataka 47 

11. Kerala 13 

12. Madhya Pradesh 72 

13. Maharashtra 34 

14. Orissa 71 

Smeller Stete. 

1. Arunachal Pradesh 

2. Goa 

3. Himachal Pradesh 

4. Manipur 

5. Meghalaya 

6. Mizoram 

7. Nagaland 

8. Sikkim 

9. Tripura 

10. Uttarakhand 

Union Terrltorle. 

1. Andaman and Nicobar Island 

2. Chandigarh 

3. Dadra and Nagar 

4. Daman and Diu 

5. Lakshadweep 

6. Puducherry 

SRS Bulletin October 2008 

Sample Registration System 

Registrar General, India 

Haveli 

37 

13 

47 

12 

56 

23 

21 

34 

39 

48 

34 

27 

34 

27 

24 

25 

Note: Infant mortality rates for smaller States and UTs 'are based 
on three-year period 2005-07 

[Translalion} 

DI.posel of Blo-Medlcel We.te 

·142. SHRI SHISHUPAL N. PATLE: 

15. Punjab 43 SHRI SUGRIB SINGH: 

16. Rajasthan 

17. Tamil Nadu 

18. Uttar Pradesh 

19. West Bengal 

65 

35 

69 

37 

Will the PRIME MINISTER be pleased to state: ; 

(a) whether the bio-medical waste generated in the 
hospitals in the country pose a serious threat to the 
environment and in tum to the health; 

(b) if so, the details thereof; 
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(c) whether the Government haa formulated any 
scheme for the disposal of such waste; 

(d) if so, the details thereof; 

(8) whether the Government provides any asaistance 
under such scheme; 

(f) if so, the details of assistance provided to each 
State during 2007-08; and 

(g) the extent to which It has been able to obtain 
the objectives? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) and (b) Bio-medical Waste means any waste, 
which is generated during the diagnosis, treatment or 
immunisation of human beings or animals or in research 
activities pertaining thereto or in the production or testing 
of biologicals. The bio-medical waste generated from 
health care faCilities contains human tissues, organs, body 
parts, sharps and other infectious materials. The waste is 
potentially hazardous, which if not handled properly, may 
have adverse effects on human health by giving rise to 
various diseases like AIDS, Hepatitis B and Hepatitis C. 
The waste may also pose a threat to environment through 
contamination of soil and water, if its disposal into 
environment is indiscriminate and unscientific. 

(c) and (d) The Government of India has notified the 
Bio-Medical (Management and Handling) Rules, 1998 and 
amendments thereof under the Environment (Protection) 
Act, 1986. This scheme has been formulated for disposal 
of bio-medical waste generated by the health care 
establishments (HCEs) in the country. These Rules make 
it mandatory for every occupier of an institution generating 
bio-medical waste to take all necessary steps to ensure 
that such waste is handled without any adverse effect to 
human health and environment. The Rules specify the 
methods of segregation, collection, packaging, labeling, 
treatment and disposal of the bio-medical waste. 

The Rules have stipulated various treatment systems 
like inCinerators, autoclave, microwave and standards 
thereof for the treatment of the bio-medlcal waste. 

(e) to (g) Under the Bio-Medical Waste Rules, there 
is no provision to provide financial assistance to States. 
However, the Union Government provides financial 
assistance for conducting training and awareness 

programmes to the stakeholders to facilitate proper 
implementation of the said Rules. 

Treatment of the Poor 

*143. SHRI V.K. THUMMAR: 
SHRI HARIKEWAL PRASAD: 

Will the Minister of HEALTH AND FAMII,..Y WELFARE 
be pleased to state: 

(a) the details of the schemes being implemonted by 
the Goverrvnent for the treatment of the poor people in 
the country; 

(b) the funds allocated and spent thereform under 
these schemes during the lut three years and the current 
year; 

(c) whether the Government is satisfied with the 
performance of these schemes; and 

(d) if not, the corrective steps taken by the 
Govemment in this regard? 

THE MINISTER OF HEALTH AND FAMILY WELFARE 
(DR. ANBUMANI RAMADOSS): (a) to (d) The Government 
of India is committed to ensuring access to quality health 
care on affordable basis to an citizens of the country. 
Towards this goal, the Government has operationalised 
National Rural Health Mission (NRHM) since April, 2005. 
The NRHM seeks to undertake wide ranging reforms in 
public health system to ensure access to quality health 
services by poor and needy patients. The NRHM 
envisages establishment of a fully functional decentralized 
health delivery system with sharp focus on intra and inter-
sector convergence for optimal utilization of resources. 

NRHM seeks to ameliorate the difficulty faced by 
needy patient is in getting medical facilities and provides 
accessible, affordable, accountable, effective and reliable 
primary health care facilities, especially to the poor and 
vulnerable sections of the population. 

NRHM provides overarching umberlla to existing 
National programmes of Health and Family Welfare 
including RCH II, National Disease Control Programmes 
and Integrated disease Surveillance. Further, it addresses 
the issue of health in a sector-wide manner addressing 
sanitation and hygiene, nutrition and safe drinking water 
as basic determinants of good health. The fund allocation 
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and releued under NRHM during the last three years 
and current year are as follows:-

(in Crores) 

Year Allocation Releases 

2005-06 6731.16 5862.39 

2006-07 9065.00 7361.08 

2007-08 11010.00 10189.03 

2008-09 12050.00 5905.53 

The Government also provides direct financial 
assistance to patients who are living below poverty line 
and are suffering from major life threatening diseases. 
Under the Rastnya Arogya Nidhl, this assistance helps 
the patients receive medical treatment at any of the super 
specialty hospitals/institutions or other government 
hospitals. 

(English} 

Polio C .... 

·144. SHRI UDAY SINGH: 
SHRI MAHAVIR BHAGORA: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether cases of polio have been reported in the 
country during the last three years and the current year; 

(b) If so, the details of such caseS alongwith the 
reasons therefor; 

(c) whether a large number of children are still 
vulnerable to polio even after administration of the vaccine; 
and 

(d) if so, the strategies adopted to eradicate polio 
from the country? 

THE MINISTER OF HEALTH AND FAMILY WELFARE 
(DR. ANBUMANI RAMADOSS): (a) to (c) A statement 
indicating number of polio cases reported In States during 
last three years is enclosed. A significant progress has 
been made in improving the immunity status of children. 
Still children in the endemic districts are vulnerable for 
polio because: 

• Convergence of a number of risk factors that 
favors virus transmission and interfere with 
effectiveness of oral polio vaccine. 

• Population immunity threshold needed to stop 
transmission and sustain cessation in some of 
the endemic districts is very high. 

• Analysis of data suggests that the immunity to 
APVI among young children in some of the 
endemic districts of Western UP decline during 
the first and second quarter of 2008. 

(d) The strategy adopted 10 eradicate polio from the 
country is as given below: 

• Undertaking Supplementary Immunization 
Activities with monovalent type specific vaccine 
in endemic States/districts. 

• Mop up Immunization activities are being 
undertaken in response to detection of polio virus 
in polio free areas. 

• Effective social mobilization is being undertaken 
by involving religious leaders, gram panchayats 
and community leaders. 

Statement 

Number of Polio Cases for 2005-08 
(upto 24th October, 2008) 

SI.No. Name of the State/UTs Wild Poliovirus 

2005 2006 2007 2008 

2 3 4 5 6 

1. Andhra Pradesh 0 0 5 

2. Andaman & Nic:obar IslanGs 0 0 0 0 
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2 3 4 5 6 

3. Arunachal Pradesh 0 0 0 0 

4. Aasam 0 2 0 1 

5. Bihar 30 61 503 226 

6. Chandigarh 0 0 0 

7. Chhattisgarh 0 0 0 0 

8. Dadra and Nagar HaveU 0 0 0 0 

9. Daman and Diu 0 0 0 0 

10. Delhi 7 2 3 

11. Goa 0 0 0 0 

12. Gujarat 4 0 

13. Haryana 19 6 2 

14. Himachal Pradesh 0 0 0 

15. Jammu and Kashmir 0 0 0 

16. Jharkhand 2 0 0 

17. Kamataka 0 0 0 

18. KeraJa 0 0 0 0 

19. Lakshadweep 0 0 0 0 

20. Madhya Pradesh 0 3 0 1 

21. Maharashtra 0 5 2 2 

22. Manipur 0 0 0 0 

23. Meghalaya 0 0 0 0 

24. Mizoram 0 0 0 0 

25. Nagaland 0 0 0 0 

26. Orissa 0 0 2 

27. Pondicherry 0 0 0 0 

28. Punjab 8 

29. Rajasthan 0 3 

30. Sikkim 0 0 0 0 

31. Tamil Nadu 0 0 0 0 
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2 3 

32. Trlpura o 
33. Uttarakhand 

34. Uttar Pradesh 29 

35. West Bengal o 
Total 66 

megal Trading of Native Bird. 

"145. SHRIMATI JAYAPRADA: Will the PRIME 
MINISTER be pleased to state: 

(a) whether Illegal trade of the native species of birds 
has come to the notice of the Government; 

(b) if so, the details thereof; 

(c) whether the Government proposes to amend the 
existing laws relating to wildlife to prevent illegal trading 
of the native birds; 

(d) it fiO, the details thereof; and 

(e) the other steps taken or being taken by the 
Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI S. REGUPATHY): 
(8) and (b) Stray cases of illegal trade of native species 
of birds have been reported by the StatelUT Govemments. 
Such cases involved mostly birds such as peafowl, Edible 
nest swiftlet, Jungle fowl, etc used in pet trade, feather 
collection, meat etc. 

(c) and (d) The Wildlife (Protection) Act, '1972 has 
stringent provisions against poaching, hunting and illegal 
trade of wild animals including native birds. However, to 
regulate international trade In wildlife and its derivatives 
the Central Government proposes to introduce a Chapter 
In the Wildlife (Protection) Act, 1972 related to Convention 
on Endangered Species in Wild Fauna and Flora (CITES). 

(e) Various steps taken by the Central Government 
to strengthen wildlife conservation and prevent illegal trade 
01 native birds are as below: 

4 5 6 

o o o 
13 6 o 

548 341 254 

2 2 

676 874 496 

(i) Threatened species of wildlife including birds are 
included In the Schedules of the Wildlife 
(Protection), Act, 1972, thereby according them 
the highest degree of protection. 

(Ii) The Wildlife (Protection) Act has been amended 
from time to time and made more stringent 
against wildlife related offences. 

(iii) A network of Protected Areas has been 
established to conserve wildlife and th81r' habitats. 

(iv) Wildlife Crime Control Bureau has been set up 
to check illegal trade in wildlife and Its products. 

(v) The State Governments have been requested 
to strengthen the field formations and intensify 
patrolling in and around the Protected Areas. 

(vi) Financial and technical aaslstance Is extended 
to the State/UT Governments under various 
Centrally Sponsored Schemes for provtdlng better 
protection and conservation of wildlife, including 
birds. 

Reproductive and Child Health Programme 

'146. SHRI PRALHAD JOSHI: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to stale: 

(a) whether the Government has implemented the 
Reproductive and Child Health programme (RCH); 

(b) if so, the details thereof Including the total 
budgetary allocations made during the last three years 
and the current year, State-wise; 

(c) whether the Government has also evaluated the 
progress of this programme; 

(d) if so, the outcome thereof; 
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(8) if not, the reasons therefor; 

(f) the details of the States where the RCH 
programme needs intensive implementation; 

(g) whether the Government proposes to give special 
packages for the implementation of the said programme 
in these States during the Eleventh Plan; and 

(h) if so, the details thereof? 

THE MINISTER OF HEALTH AND FAMILY WELFARE 
(DR. ANBUMANI RAMADOSS): (a) and (b) Ves, Sir. 

RCH-I Programme 

The Reprolluctive and Child Health Phase- I (RCH-
I) programme was launched by the Government of India 
in 1997, covering a wide gamut of issues like safe 
motherhood, child health and other reproductive health 
Issues. The main objectives of the programme were to 
Improve reproductive and child health outcomes, to 
strengthen public Investments in health, to improve 
program management at district and block levels and to 
respond to the unarticulated demand tor basic RCH care 
services, especially among women and other vulnerable 
groups. 

RCH-II Programme 

The RCH-II, a flagship programme of the Govemment 
of India on Reproductive, Child and Matemal health, was 
launched by the GovernrMnt of India In April 2005 under 
National Rural Health Mission (NRHM). This programme 
has been reoriented and revitalized to give a pro-outcome 
and pro-poor focus. It aims at reducing the Maternal 
Mortality Ratio, the Infant Mortality Rate and Total Fertility 
Rate. 

Salient features of the Programme 

This programme evolves a shared vision and a 
common programme encompassing the entire Family 
welfare Sector, lending a strong focus on results, 
espe-cially improving the use of RCH services by the 
poorest and the underserved population and thereby 
contributing to the national and international goals. This 
takes into account needs as identified in the district plans 
and available capacities. This programme also allows 
states to have greater flexibility to use the allocated funds 

and enhance accountability to rnults by allocating a part 
of the funds to the achievement· of agreed results. At the 
same time, use of Innovative approaches and enhancing 
the participation of the private and the NGO sector are 
hallmarks of this programme. The programme is envisaged 
as an umbrella program by integrating all the related and 
interlinked stand alone schemes into a single composite 
programme. The programme has adopted a sec tot-wide 
approach in the family welfare sector. 

ImplementatIon of the Programme 

The RCH Programme Is being implemented with 
Flexible programming approach with a view to moving 
away from prescriptive scheme based micro-planning and 
instead allowing States to develop need based work plans 
with freedom to decide upon programme inputs; pool 
financing strategy Is being adopted for donor funding to 
simplify and rationalize the process of accessing external 
assistance. 

The Vear-wise and State-wise details of the 
Allocation. for the last three years and the current year 
are given in the enclosed statement. 

(c) to (e) Evaluation of RCH-II Programme: The 
regular monitoring and evaluation of the Phase II by the 
Government include bi-annual Joint Review Mission (JRM). 
Five bi-annual JRMs have been held so far. These have 
shown that considerable progress has been made in 
varioul indicators e.g. Increale in Institutional deliveries 
etc. 

(f) to (h) The performance levels of different state. 
shown variations ranging from very high levels to low 
levels of achievement. The reasons for the variations in 
performance are based In the deep-rooted socio-cultural 
and geographic features that are very peculiar to a country 
like India. To take i"to account the variations, it has be.n 
realized that a one-size fit all strategy may not suffice 
and hence a differential approach for a group of states 
at homogenous levels of achievements have been taken 
in the design of the program. 

Under the programme, the StatesiUTs are allowed to 
prepare their need based annual plans in the form of 
yearly State Progra.mme Implementation Plans (PIPs) 
which are considered in the Ministry by National 

,. 
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Programme Coordination Committee (NPCC) and 
accordingly, approvals are communicated to the States 
and funds released. There are 18 high focus states which 
receive special attention. Besides this, further special 
package in the 11 th Plan is considered for implementing 
this programme for special States. However, the 
programme has adopted a decentralized process by 
inviting each State/UT to prepare their own Programme 
Implemenation Plans, based upon a situational analysis 
of ground realities and requirements. The States are 
encouraged to evolve district plans with clear objectives 
of each district having its own plans as per schedule to 
be laid down by the State/Union Territories themselves. 
The above features vest the responsibUity for planning, 
implementation, monitoring and evaluation of the 
programme with the States. 

Category Rural Area 

Jananl Suraksha Yojana (JSY) a component of 
RCH-II. Programme, focuses on the poor pregnant woman 
with special dispensation for states having low insUU)tional 
delivery rate. The states of Uttar Pradesh, Uttrakhand. 
Bihar, Jharkhand, Madhya Pradesh, Chattisgarh, Assam, 
Orissa, Rajastha and Jammu and Kashmir have been 
classified as Low Performing States (LPS) and the 
remRining states have been named as High performing 
States (HPS). 

The concept of differential cash assistance with 
respect to Low Performing States (LPS) and High 
Performing States (HPS) is being followed under JSY. 

The scale of Cash Assistance (In Rs) for Institutional 
Delivery is as under:-

Urban Area 

Mother's Package ASHA Package Mother's Pakcage ASHA Package 

In LPS 

In HPS 

SI.No. 

A. High 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

1400 600 100 

700 600 

St.tement 

Allocation under RCH Rexib/a Pool for the year 2005-06 to 2008-09 

States 

2 

Focus Slates 

Bihar 

Chatlisk 

Himachal Prd.· ,:,' .. 

Jammu and Kashmir 

Jharkhand 

Madhya Pradesh 

Orissa 

Rajasthan 

2005-06 
Allocation 

3 

141.82 

36.64 

10.08 

15.18 

47.03 

107.90 

64.32 

98.51 

2006-07 
Allocation 

4 

174.32 

43.98 

10.10 

16.31 

56.89 

126.88 

77.30 

118.70 

2007-08 
Allocation 

5 

62.76 

39.66 

10.98 

13.22 

52.33 

271.25 

112.25 

164.82 

200 

(Rs. in Crores) 

2008-09 
B.E. 

6 

213.84 

63.58 

12.16 

20.09 

69.46 

155.79 

94.76 

145.62 
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2 3 4 5 6 

9. Uttar Pradesh 287.76 349.28 181.80 428.17 

10. Uttarakhand 15.17 17.68 16.35 21.83 

Sub Total 824.43 991.44 925.42 1215.30 

B. NE Stat .. 

11. Arunachal Pradesh 5.85 4.76 11.97 8.38 

12. Assam 112.30 120.08 166.84 204.09 

13. Manipur 13.89 10.67 14.24 18.25 

14. Meghalaya 10.46 10.61 13.87 17.66 

15. Mizoram 14.72 4.13 7.76 6.88 

16. Nagaland 8.89 8.90 11.88 15.26 

17. Sikkim 2.97 2.38 3.46 4.19 

18. Tripura 13.21 14.24 18.53 24.54 

Sub Total 182.28 175.77 248.55 299.25 

C. Non-Htgh Focu. Stat •• 

19. Andhra Pradesh 103.84 122.66 145.84 150.08 

20. Goa 1.83 2.08 1.51 2.73 

21. Gujarat 68.71 82.03 64.10 100.47 

22. Haryana 29.18 33.99 31.11 41.92 

23. Kamataka 72.26 85.43 69.25 104.69 

24. Kerala 42.90 51.56 58.77 63.26 

25. Maharashta 128.82 156.54 68.92 191.51 

26. Punjab 32.97 39.32 30.60 48.13 

27. Tamil Nadu 82.63 100.31 82.46 122.80 

28. West Bengal 106.41 129.57 127.38 159.01 

Sub Total 669.55 803.49 679.94 984.60 

D. Sma.. Stat."UT. 

29. Andaman and Nicobar Istanc18 0.75 0.66 0.56 0.74 

30. Chandigarh 1.10 1.37 0.98 1.74 

31. Oadra and Nagar Haveli 0.61 0.61 0.37 0.50 

32. Daman 0.60 0.58 0.28 0.40 

33. Delhi 17.79 22.34 14.12 27.29 
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2 3 

34. Lakshadweep 0.57 

35. Puducherry 1.48 

Others 0.00 

Sub Total 22.90 

Grand Total 1699.16 

{Tmnslalionj 

Central Road Fund 

·147. DR. LAXMINARAYAN PANDEY: 
SHRI ANANDRAO VITHOBA ADSUL: 

Will the Minister of SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS be pleased to state: 

(a) whether the Government has issued new criteria! 
norms regarding the allocation of Central Road Fund 
(CRF); 

(b) if so, the details thereof; 

(c) whether the Government provides funds to the 
States in excess of their laid down share under the CRF; 

(d) if so, the details of the funds provided to the 
State during the last three years and in the current year, 
State-wise; 

(e) the details of the proposals received by the 
Govemment from various State8 for release of funds under 

4 5 6 

0.54 0.46 0.20 

1.42 1.33 1.98 

0.00 0.00 3.00 

27.52 18.09 35.86 

1998.22 1872.00 2535.00 

the CRF during the said period. State-wise and year-
wise and alongwith action taken thereon; and 

(f) the time by which the pending proposals in this 
regard are likely to be cleared? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BMLU): (a) No. Sir. 

(b) Does not arise. 

(c) No, Sir. However. savings if any, due to less 
utilization of Central Road Fund (CRF) in any State during 
any financial year are allocated to other States where 
there is more demand of such fund. subject to the 
condition that the excess allocation remains within the 
cumulative accrual of unspent balances of such States. 

(d) to (f) The details of the CRF proposals approved 
by the Govemment and funds released to the States 
during the years 2005-06, 2006-07. 2007-08 and 2008-
09 (till date) are given in the enclosed statement. Approval 
of the CRF proposals is a continuous process. The 
approval depends upon fulfillment of the prescribed 
guidelines, utilization of fund and submission of the 
utilization certificates by the State Governments. 

Statement 

SI.No. Sllte 

Slate-wise Usl 01 Woms Approved Under CRF and Amounl Released during Ihe 
years 2005-Ofj 10 2007-08 and 2008-09 (Till OSle) 

2OOMJ6 ~7 2007.a1 DJH9 (lldaII, 

WoIka IjIpIMd • AmouIt WoIQ WO¥td . AIIWII WoIQ QII)VId • AmoII1I WodIa~ • AmoIrt 
No. AmoIIII ReIeued No. AIIWII Reteaaed No. AnIoId RIIIuId No. MIDIn AIIHMd 

(Ra. In Cr.) (Ra. 11 Cr., IRs In Cr.l (Ra. 11 Cr.) IRa 11 Cr., IRa 11 Cr., (AI. In Cr.) (Ra. In rA.) 

10 11 12 13 14 

1. Andhra Pradesh 66 171.37 107.12 3 10.40 47.10 81 197.27 135.61 10 247.80 130.54 

2. ArunachII Pradesh 0 0.00 12.85 11 42.31 10.33 5 25.32 18.13 0 0.00 0.00 
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5 I 10 11 12 13 1. 

3. 9 27.99 24.72 4 15.96 18.80 7 71.00 28.13 8 90.45 11.98 

4. BIhar o 0.00 21.83 8 25.34 22.91 9 68.16 16.14 o 0.00 27.48 

5. Challisgarh 4 28.22 24.71 10 24.54 22.72 2 10.03 40.35 10 102.95 0.00 

6. Goa o 0.00 1.70 3 10.59 0.00 o 0.00 4.17 3 14.13 0.00 

7. GujaraI 117 179.86 97.72 27 55.69 96.60 n 183.08 97.07 49 216.45 52.42 

8. Haryana 9 77.71 37.46 17.09 56.57 7 89.00 54.76 8 129.72 66.18 

9. 8 25.71 13.16 2 4.25 12.18 4 12.80 15.48 o 0.00 0.00 

10. Jammu and Kalhmir 8 51.64 38.63 o 0.00 30.64 8 87.00 60.85 o 0.00 18.31 

11. Jharkhand 3.48 23.99 8 88.95 10.28 o 0.00 17.02 o 0.00 29.89 

12. 140 110.20 95.13 249 228.60 108.81 8 15.01 102.42 22 311.00 103.12 

13. Kerala 13 72.58 46.21 4 28.51 30.92 8 67.37 29.45 8 58.18 26.90 

14. 37 128.34 91.34 28 108.00 81.24 18 107.99 93.85 o 0.00 28.26 

15. 86 229.40 158.00 64 195.47 214.95 45 171.37 96.68 89 303.83 0.00 

16. 2.96 3.n 2 7.02 3.22 3.96 3.86 o 0.00 0.00 

17. Meghalaye 2 8.59 6.60 o 0.00 5.51 3 14.39 4.08 o 0.00 4.27 

18. Mizoram o 0.00 2.SO 4 11.46 4.06 10 16.33 4.74 o 0.00 0.00 

19. NagaIlIId 3.60 1.40 o 0.00 2.87 2 9.81 4.42 o 0.00 0.00 

20. 11 53.60 29.52 11 44.36 SO.83 14 64.44 31.86 e 78.58 32.36 

21. 12 61.15 24.03 6 46.89 62.30 o 0.00 52.82 5 38.81 25.53 

22. 173 '01.87 121.16 85 164.04 134.12 so f63.92 132.45 35 112.64 92.89 

23. Sikkim o 0.00 1.98 3 1.75 1.42 o 0.00 2.07 2 2.10 1.82 

24. Tamil Nadu 19 36.36 103.SO 28 77.70 128.74 14 31.56 88.64 11 30.27 78.22 

25. Tripura o 0.00 3.16 o 0.00 2.92 3 20.40 0.00 o 0.00 0.00 

26. o 0.00 6.94 o 0.00 18.46 o 0.00 14.02 o 0.00 8.37 

27 lJIIar Pradesh o 0.00 142.00 17 183.83 193.14 o 0.00 159.34 20 336.40 145.54 

28. West Bengal 19 266.72 56.14 2 47.16 86.86 o 0.00 35.70 2 91.51 18.47 

"Release of funds depends upon r.celpt of utllaation cer1lfk:atel furnished by the State Govemments In eddItIon to providing 113rd of 
the annual tlilocation of the State 81 reserve fund. 
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{English} 

Violation of Wildlife Law. 

'148. SHRI RAVI PRAKASH VERMA: 
SHRI MADHU GOUD YASKHI: 

Will the PRIME MINISTER be pleased to state: 
. 

(a) whether the Government has set up a Special 
Cell to register the cases of violation of laws relating to 
wildlife in the country; 

(b) if so, the details thereof; 

(c) the number of cases of violation of the said laws 
in the country reported during the last two years and the 
current year, State-wise; and 

(d) the steps taken by the Government to deal with 
such cases? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI S. REGUPATHY): 
(a) and (b) Government of India has established the 
Wildlife Crime Control Bureau in June 2007 as per the 
provisions of the Wildlife (Protection) Act, 1972, amended 
in 2006. Consequent upon its creation, the erstwhile 
Regional Offices of Wildlife Preservation located at Deihl, 
Chennai, Mumbai, and Kolkata and the Sub Regional 
Offices at Cochin, Guwahati and Amritsar have been made 
part of the Bureau and a new Regional Office has also 
been set up at Jabalpur. The main objectives of the 
Bureau are to collect and collate intelligence related to 
organized wildlife crime and to disseminate the same to 
State/UTs and other enforcement agencies for immediate 
action so as to apprehend the criminals, establish a 
centralized wildlife crime data bank etc. 

(c) The details of the number of cases of violations 
of wildlife related laws reported by the Regional Offices 
of the Wildlife Crime Control Bureau within their jurisdiction 
is given in the enclosed Statement. 

(d) The steps taken by the Government to check 
wildlife related offences are as follows: 

(i) Threatened species of wildlife are Included in 
the Schedule I of the Wildlife (Protection), Act, 
1972, thereby according them the highest degree 
of protection. 

(ii) The Wildlife (Protection) Act has been amended 
from time to time and made more stringent 
against wildlife related offences. 

(iii) Wildlife Crime Control Bureau has been set up 
to check Illegal trade in wildlife and its products. 

(iv) Regular training courses are conducted for other 
concerned departments and enforcement 
agencies like Customs, Para military forces elc 
for better appreciation of wildlife oHences. 

(v) The State Governments have been requested 
to strengthen the field formations and intensify 
patrolling in and around the Protected Areas. 

(vi) Financial and technical assistance is extended 
to the State/UT Governments under various 
Centrally Sponsored Schemes, viz. 'Development 
of National Parks and Sancturies', 'Project Tiger' 
and 'Project Elephant' for providing better 
protection and conservation to wildlife. 

Statement 

Number of Cases of Violation of Wildlife Related Laws 
Reported by the Regional Offices of the Wildlife Crime 

Control Bureau within their jurisdiction dunng the 
last two years and current year 

Name of the Office 

Eastem Regional office at Kolkata 

Northem Regional office at New Delhi 

Southem Regional office at Chennai 

Westem Regional office at Mumbai 

No. of cases reported 
regarding the violation 
of wildlife related laws 

86 

53 

14 

102 

Development of Inland Waterways 

'149. SHRI P. RAJENDRAN: Will the Minister of 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) the funds sanctioned and released as Central 
assistance to various States including Kerala for 
developing inland waterways during the last three years 
and the current year; 
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(b) the present status of work on the various ongoing 
projects including National Waterway No. 3 from 
Kottappuram to Kollam and the stepe takan by the 
Government for early completion of the work; and 

(c) the other measures being taken by the 
Govemment to promote inland waterways in the country? 

THE MINISTEA OF SHIPPING, AOAD TAANSPOAT 
AND HIGHWAYS (SHAI T.R. BAALU): (a) Details of 
projects sanctioned and funds released as Central 
Assistance to various states including Kerala for 
developing inland waterways under Centrally Sponsored 
Schemes are given in the statement. 

(b) The navigation channel development work has 
been completed in Udyogmandal Canal, Champakara 
canal and Kochi-Alappuzha sections of the National 
Waterway-3. Out of ?05 km of NW-3, only 19.66 km 
remains to be developed to the required width and depth 
between Alappuzha and Kollam and 4.83 km between 
Kochi-Kotapuram. Balance works would be completed by 
March 2010 as per action plan drawn by Inland 
Waterways Authority of India (IWAI). Aids for 24 hrs. 
navigation have been installed in the entire stretch of 
205 Km. Terminals at seven locations, at Kottapuram, 
AluV8, Maradu (Kochi), Vaikkom, Thanneermukkom, 
Thrikkunnappuzha and Kayamkulam have been 
constructed. Terminal at Kollam is under construction. 

(c) The Government has already declared three 
National Waterways namely (I) Ganga from Allahabad to 
Haldia (1620 km) (ii) Brahmaputra from Sadiya to Dhubri 
(891 km) and (iii) West Coast Canal from Kollam to 
Kottapuram along with Champakara and Udyogmandal 
canals (205 km). Basic infrastructural facilities for shipping 

and navigation namely navigational channel, navigational 
aids, and terminals are being provided on these National 
Wat$rways to make them functional as per action plan to 
be completed by 2010. 

Demonstrative cargo operation voyages are being 
taken up on National Waterway (NW)-1 since last four 
years. 

For rapid development of IWT sector and to 
encourage private sector private sector participation an 
IWT policy was announced in 2001. Important alements 
of this Policy are: 

• Vessel building subsidy of 3O%-was in operation 
during 10th Plan. It is proposed to continue it in 
11th Plan also. 

• Tax exemptions similar to National Highways 
have been notified. 

• Custom duty concelSions have been notified. 

• Higher depreciation rate has been notified. 

• IWAI can enter into agreements for Joint Venture 
(JV) projects. 

Parliament has passed the Bills for declaration of 
National Waterways of Kakinda-Puducherry stretch of 
Canals and the Kaluvelly Tank, Bhadrachalam-
Aajahmundry stretch of river Godavari and Vazirebad-
Vijayawada stretch of river Krishna (1095 km) and Teicher-
Dharmara stretch of rivers, Geonkhali Charbatia stretch 
of East Coast Canal, Charbatia-Dhamra stretch of river 
Matia river and Mahanadi Delta rivers (623 km). Bill for 
Lakhipur-Bhanga stretch of Alver Barak (121 km) to be 
declared as National Waterway is under process. 

St.tement 

Detal7s of projects sanctioned and funds IlIleased (as Central Assistance) to vanous states for dsVt!1loping Inland 
watelWays under Centrally Sponsored Scheme dun'ng 2005-06 to 2008-09. 

Year Names of States 

2 

2005-06 Assam 

Fund sanctioned 
(Sanctloned cost of Projects) 

3 

(As. 6.12 Cr sanctioned 
dunng 2003-04 and 
As. 4.20 Cr sanctioned 
during 2004-(5) 

(As. in Cr.) 

Fund released 
(Central Assistance) 

4 

2.43 
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2 3 4 

Andhra Pradesh 0.75 0.15 

Goa 1.09 0.22 

Maharashtra 7.25 1.45 

Madhya Pradesh 8.02 1.60 

Tripura 0.47 0.09 

Uttar Pradesh 0.10 0.02 

West Bengal 4.07 8.11 

Orissa (As. 2.15 Cr sanctioned during 2003-04) 0.07 

Himachal Pradesh (As. 1.17 Cr sanctioned during 2004-05) 0.86 

Sub Total 21.75 15.00 

20Q6.07 Assam 4.50 3.75 

Andhra Pradesh 

Goa 

(As. 0.75 Cr. sanctioned during 2005-06) 

(As. 1.09 Cr sanctioned during 2005-06) 

0.53 

0.37 

Madhya Pradesh 

Manlpur 

(As. 0.60 Cr sanctioned during 2004-05) 

2.80 

0.43 

1.78 

Nagaland 0.76 0.15 

West . Bengal 3.82 4.99 

Sub total 11.88 12.00 

2007-08 (.) NIL 
~--------------------------------------------------

2008-09 (.) NIL 

'Since Centrally Sponsored Schemes for ~WT was discontinued with effect from 1.4.07, no fund (projects) was sanctioned and released 
as Central assistance to any States for developing Inland waterways during 2007-08 and 2008-09. 

[Transl8lionj 

Aaaletance/Subaldy for State Highway Projects 

·150. SHAI MOHO. TAHIR: 
SHAI EKNATH MAHADEO GAIKWAD: 

Will the Minister of SHIPPING, AOAD TAANSPOAT 
AND HIGHWAYS be pleased to state: 

(a) whether the Government proposes to provide 
assistance/subsidy for the construction of State Highway 
projects in the country; 

(b) If so, the details of the assistance/subsidy provided 
during the last three years and the current year; 

(c) the criteria fixed for allocation of such assistancel 
subsidy; and 

(d) the extent to which States have been able to 
utilise the funds during the said period alongwith the 
targets achieved .. a result thereof? 

THE MINISTEA OF SHIPPING, AAOD TAANSPORT 
AND HIGHWAYS (SHAI T.R. BAALU): (a) to (d) 
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Government of India is responsible for construction and 
. maintenance of National Highways only. All roads other 
than National Highways are the responsibility of the 
concerned State Government/UTs. However, State 
Governments receive funds from the Central Road Fund 
for construction and maintenance of State roads including 
State Highways according to their share of accruals in 
the Central Road Fund Act, 2000. The details of the 
funds provided. under Central Road Fund Act. 2000 is 
given in enclosed Statement I. 

The basis of allocation of funds for the improvement 
of State Highways and Major district roads are as under: 

• 60% weightage is given for the petrol and diesel 
consumption in the State. 

• 40% wightage Is given to the geographical area 
of the State. 

Funds are also provided under the Centrally 
Sponsored Scheme for connecting Inter-State roads and 
roads of Economic Importance as per the criteria laid 
down in the Central Road Fund (State Roads) Rules, 
2007, as under: 

• Under the Inter-State Connectivity (ISC) 
Schemes, funds are provided to the tune of 
100% (i.e. II is fully fiminced). 

• Under the Economic Importance (EI) Scheme, 
funds are provided to the tune of 50% (i.e fifty 
per cent financed) of the total requirement by 
the Central Govemment and balance 50% are 
met by the State Governments from their own 
resources. 

The requisite details of allocation and exponditure of 
funds and targets achieved under Economic Importanco 
and Inter State Connectivity Scheme are given In enclosed 
Statement II. 

St.tement I 

Year 

2005-06 

2006-07 

2007-08 

2008-09 (upto 30.9.08) 

Central Road Fund 
accruals 

1535.36 

1535.46 

1565.32 

1671.64 

Year Total Allocation under 
EI & ISC 

2005-06 170.60 

2006-07 170.61 

2007-08 173.93 

2008-09 (uplo 30.9.2008) 185.74 

Release of fund from 
Central Road Fund 

1299.27 

1462.29 

1322.19 

358.31 

Ststement /I 

Expenditure 

86.09 

93.10 

131.30 

17.35 

(Rs. In Crore) 

%age expenditure 
(target achieved) 

84.62 

95.23 

84.47 

21.43 

(Rs. in Crore) 

%age of expenditure 
(Target achieved) 

50.46 

54.56 

75.49 

9.34 



87 wmt.nAnsWtJIS DEceMBER 10,2008 88 

[English} 

Trauma Centre. along National Hlghweya 

·151. SHRIMATI MANcKA GANDHI: 
SHRI SUKDEO PASWAN: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether a large number of road accident victims 
on the National Highways die for want of immediate 
medical aid; 

(b) if so, the details thereof; 

(c) the network of Trauma Centres set up or being 
set up in the country along the National Highways, State-
wise and location-wise; 

(d) the number of victims treated at these centres 
for treatment during the last two years and the current 
year; 

(e) whether the medical facilities available in these 
centres are adequate; and 

(f) if not, the steps taken or proposed to be taken in 
this regard? 

THE MINISTER OF HEALTH AND FAMILY WELFARE 
(DR. ANBUMANI RAMADOSS): (a) to (f) Accidental 
trauma is one of the leading causes of mortality and 
morbidity in India. About 80,000 persons die every year, 
1.2 million are seriously injured. 

The Ministry of Health and Family Welfare is 
implementing a scheme for establishment of a network of 
Trauma Care Centres along the Golden Quadrilateral, 
North-South and East-West corridors of the National 

Highways in the 11 th Five Year Plan at a total cost of 
Rs. 732.75 crores. 

The project envisages the availability of the life 
support ambulance at every 50 km along the National 
Highways. It also provides for three categories of Trauma 
Care Centres viz. L-III, L-II and L-1. L-III centres would 
be available at every 100-150 kms along the National 
Highways. L-II Trauma Centres would be available at 
every 300 kms. and there would be one L-I Trauma Care 
Centre in the State that would provide the highest level 
of definitive and comprehensive care of patients with 
complex injuries. The trauma care network has been so 
designed that no trauma victims has to tie transported 
for more than 50 kms and a designated trauma centre is 
available at every 100 kms. The financial assistance has 
been restricted to a ceiling limit for construction/renovation 
of building, equipment, man-power requirement, ambulance 
services, communication, legal services and training in 
the following manner:-

L-III Rs. 4.80 crores 

L-II Rs. 9.65 crores 

L-I Rs. 16.00 crores 

The scheme was approved by the Cabinet Committee 
on Economic Affairs on 13th December, 2007. Financial 
assistance has been provided to the earmarked trauma 
care centres mostly for construction/renovation of the 
buildings. The monitoring and evaluation in terms of 
adequacy of facilities and the number of victims treated 
in those centres would be possible once the centres are 
established and become fully functional. 

The detail of the network of trauma care centres 
being established in the country during the 11 th Five 
Year Plan period are given in the statement enclosed. 

Shltement 

SI.No. 

1. 

2. 

3. 

Identified TI'IIUITIII CtmltlJs along Ihtl Golden Ouadrilalt1l'11l 
Sector: Delhl-Kolkata (approx length-1458 km) 

Name of the Institution District State 

2 3 4 

AIIMSlDr RML Hospital, Delhi CentraVSouth Delhi 

District Hospita, Mathura Mathura U.P 

SN Medical College Agra U.P 

• 

Level 

5 

III 

II 
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2 3 4 5 

4. Shri B.A. DIstrict Hospital Etawah U.P III 

5. LlR Hospital & G8VM Medical College Kanpur U.P II 

6. Dis\. Hospital Fatehpur U.P III 

7. MlN Medical College AUahabad U.P II 

8. Institute of Medical Sciences, SHU, Varansi U.P 

9. Sadar Hospital, Sasaram Rohtas Bihar III 

10. AN Magadh Medical College Hospital Gaya Bihar II 

11. Oist!. Hospital Hazaribagh Jharkhand III 

12. Patiputra Medical College Dhanbad Jharkhand II 

13. Sub Divisional Hospital Asansol we II 

14. Burdwan Medical College & Hospital Burclwan we II 

15. Medical College, Koikata Kolkata we 

PlOvisionsl/y idsntilisd ThltII'1V CtlnItNs ./ong /he GoIdtIn Oustil'u.lflMl 
Sector. KoIkal8-ChBnMi (approx IBngth-IMI /rm) 

1. Medical College, Koikata Koikata we 

2. Civil Hospital, Kharagpur Medinapur we III 

3. District Hospital Balasore Oriasa II 

4. District Hospital Bhadrak Orissa III 

5. 8CB Medical College Cuttack Orilla 

6. District Hospital Khurda Oriaaa III 

7. MKCG Medical college Behrampur Ganjam Orilla II 

8. Taluka Hospital Tekkali AP III 

9. District Hospital Srikakulam AP II 

10. King George Hospital & Andhra Medical College VlShakhapatnam AP II 

11. Taluk Hospital, Tuni East Godavari AP IU 

12. District Hospital, RaJlmundri East Godavari AP II 

13. District HospIIal, Elluru West Godavari AP 11/ 

14. Medical CoUege Guntur AP II 

15. District Hospital. Ongole Prakasam AP III 



91 WnWen Answem DECEMBER 10, 2008 92 

2 3 4 5 

16. Disl. HOIpitaI Nellore AP II 

17. Taluk Hospital, Nayadupet AP III 

18. Kllpauk Medical College Chennai Tamil Nadu II 

Identified Trsuma Centers along the Golden Quadrllatersl 
Sector. Chenna/~Mumbai (approx /ength-f290 km) 

1. Kllpauk Medical College Chennai Tamil Nadu II 

2. Govemment MedIcal College and Civil Hospital Vellore Tamil Nadu II 

3. Krishnagiri Taluk Hospital Dharmapuri Tamil Nadu III 

4. Bangalore Medical College Bangalore Kamataka 

S. Tumkur Dill. Hospital Tumkur Kamataka III 

6. Taluk HoepItaJ, Sira Tumkur Kanataka III 

7. Civil Hospital Ch~radurga Kamataka II 

8. Civil Hospital Devangere Kamataka III 

9. Kamataka Institute of MedIcal Sciences, Hubli Dharwad Kamataka II 

10. District .Hospital Haveri Kamataka III 

11. Distrid Hospital Belgaum Kamataka III 

12. Govt. Medical College Hosp~ Kolhapur Maharaahtra II 

13. District HoepItaI Satara Maharaahtra '" 
14. BJ Medical College Pune Maharuhtra II 

15. Municipal Hospital Vashi Maharashtra III 

16. Grant Medical College Mumbai Maharaahtra 

ProviskN/Iy irlenlifitKI T ratlma C8nIIrs 8Iong the GokIsn 0u8dri/a18/B1 
S8ctor. MumIJ6i-DIIhI (IJIIPIOX ~1422 kin) 

1. Grant Medical College Mumbai Maharashtra 

2. Sub Diatrid HoapitaI Dahanu Thane Maharashtra III 

3. General Hospital Valsad Gujarat II 

4. Govt. Medical College Surat Gujarat II 

5. District Hospital Bharuch Gujarat III 

6. SSG Hoapital & Medic:aI College V8dodara Gujarat II 
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2 3 4 5 

7, BJ Medical College Ahmedabad Gujarat 

8, District Hospital Himmatnagar Gujaral II 

9, Civil Hospital DungarptJr Sabarkantha Rajuttlan IN 

10, RNT Medical College lJdajpur Rajasthan II 

11, District Hospital Bhilwara Rajasthan III 

12, JLN Medical College Ajmer Rajasthan II 

13, SMS Medical College Jaipur Rajasthan II 

14, Taluk Hospital. KotputJi Aiwar Rajasthan III 

15. District Hospital Rewari Haryana III 

16, AIIMSJDR. RML Hospital Delhi Delhi 

Idsntlfi~d Trauma CenttNS along the NOI1h-South Corridor 
Sector: Srinagar-Kanyakumari (approx length--4000 km) 

1, Govemment Medical College, Srinagar Srinagar J&K 

2, MMAM District Hospital Ananlnag J&K III 

3, Trauma Hospital, Balote Doda J&K III 

4, Govemment Medical College Jammu J&K 

5, Civil Hospital Pathankot Gurdaspur Punjab III 

6, Dist. Hospital Jalandhar Punjab II 

7, Dis!. Hospital Khanna Punjab III 

8, Civil Hospital Ambala Haryana II 

9, Dist. Hospital Panlpai Haryana III 

10, AIIMSlRML Delhi New Delhi Delhi 

11, District Hospital Malhura U,P, III 

12, S N Medical College Agra U,P, II 

13, G R Medical College Hospital Gwalior MP II 

14, MLB Medical Collage JhanSi UP II 

15, Dlst. HoSPital Lalltpur UP II 

16, Dist, Hospital Sagar MP II 

17. Dist. Hospital Narasimhapur MP til 
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18. Indira Ganclli District Hospital Seoni MP III 

19. GeM. Medical College & HoapitaI Nagpur Maharashtra II 

20. Sub Oialrid Hospital. Hinganghal Wardha Maharashlra III 

21. RajeeY Gandhi Institute of Medical Sciences Adilabad AP II 
Medical ScIences 

22. Did. Hqr. HoaPtaI Nizamabad AP II 

23. Area· HoapitaI Kamareddy AP III 

24. Nizam Institute of MecIcaI Sceinces Secundarabad AP 

25. District Hospital Mehboobnagar AP III 

26. GeM. General Hoapital & MedIcal College Kumool AP II 

'27. Govt. General HoIpiIaI & MedIcal College Ananlpur AP II 

28. Community Hospital Penukonda AP III 

29. General Hospital Chikbalapur Kamataka III 

30. Medical College Bangalore Kamataka 

31. CivU Hoapital Krishnagiri Tamil Nadu III 

32. I MedicII Colege Salem Tamil Nadu 

33. Govt. Dislrid Hqr. Hospital Karur Tamil Nadu III 

34. Dill HoIpIiaJ Oindigul Tamil Nadu II 

35. Govt. Raja, Hospital & Medical College Madurai Tamil Nadu II 

36. Diatricl Hqr. Hospital Kovil patti Tamil Nadu III 

37. Govt. Meclcal College Hospital Tirunelveli Tamil Nadu II 

38. Klnnyllwmari Govt. MedIcal College Nagarcoil Tamil Nadu II 
Hospital, Asaripallam 

kIIInIi/ild TIBUIIB CMrIM .tJng /hs EII8I·W.sl Corridor s.ctor: 
(SiIchIr·PorIwKJMr apptDX LBngIh-33OO km) 

1. MedIcal College & Hospital Silcher Assam 

2. Civil Hoepital. Hallong Assam III 

3. Civil HDapiIaI DIphu Assam III 

4, District Hospital Naogaon Assam II 

5. GcMmment Medical College & Hoepital Guwahali Assam II 
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6. District Hospital Nalbari AsNm III 

7. Civil Hospital Bongaigaon Assam III 

8, District Hospital Koochbihar we " 
9. District Hospital Jalpaigurl we IH 

10. GoV!. Hospital Siliguri we II 

11. Civil H08p~al Kishanganj Bihar III 

12. Diatrict Hoepital Pumia Bihar III 

13. Civil Hospital Madhepura BIhar II 

14. Darbhanga Medical College Hospital Darbhenga Bihar II 

15. S.K. Medical College Hospital Muzaffarupur Bihar II 

16. Civil Hospital Gopa/gunj Bihar III 

17. Civil Hospital Jhanjarpur Bihar III 

18. BAD Medical College Gorakhpur Uttar Praduh /I 

19. Distt. Hospital Faizabad Uttar PradeIh IN 

20. KGM College Lucknow Uttar PradeIh H 

21. LLA Hospital & GSVM Medical College Kanpur Uttar PrIdIsh 1/ 

22. District Hospital, Jaluan Orai Uttar Pradesh III 

23. MLB Medical COllege, Jhanal Uttar Praduh /I 

24. District Hospital Basti Uttar PradeIh III 

25. Civil Hospital Shivpuri Madhya PradeIh 1/ 

26. GoV!. Hospital Baran Aajasthan III 

27. New Medical College Hospital Kola Rajuthan /I 

28. SS Hospital Chitlorgarh Rajasthan III 

29. ANT Medical College Udaipur Rajuthan /I 

30. General Hospital Palanpur Gujarat /I 

31. Civil Hospital Radhanpur Gujarat III 

32. SA Hospital Bachau Gujarat 11/ 

33. General Hospital MoIbi Gujarat " 
34. Pt. Deen Dayal Upadhyaya Hospital RajkOl Gujarat 1/' 

35. CHC .JeIpur Gujarat III 

36. General Hospital Porbandar GujIrat II 
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Training to Panchayat Repre .. ntatlve. 

"152. SHRI KISHANBHAI V. PATEL: 
SHRI NAND KUMAR SAl: 

Will the Minister of PANCHAYATI RAJ be pleased to 
state: 

(a) whether the Government proposes to evolve any 
mechanism to provide regular training to the Panchayat 
representatives in the country; 

(b) if so, the details thereof; 

(c) the funds allocated by the Government to various 
States for the said purpose during the last two years 
and the current year, State-wise, Year-wise; and 

(d) the number of representatives trained under the 
said programme? 

THE MINISTER OF PANCHAYATI RAJ AND 
MINISTER OF DEVELOPMENT OF NORTH EASTERN 
REGION (SHRI MANI SHANKAR AIYAR): (a) and (b) 
Ministry of Panchayati Raj had arrived at a consensus 
with State Ministers of Panchayatl Raj at the Seventh 
Round Table Conference held In Jaipur in December 2004 
on the training strategy, thematic curriculum and 
assessment of training needs of the elected panchayat 
representatives. Institution building such as strengthening 
of State Institutes of Rural Development (SIRD), Extension 
Training Centres (ETCs) at the district, block and below, 
linkages between open universities with IGNOU and a 
variety 01 intervention through class room training, distance 
training, films, exposure visits and regular handholding 
through resource centers from the part of training strategy 
agreed at the Seventh Round Table. 

In accordance with the resolutions of the Seventh 
Round Table this Ministry has prepared a "National 
Capability Building Framework (NCBF)", w~ich pr~vi.des a 
blueprint for regular and sustained capability bUilding of 
elected representatives and officials and other stakeholders 
in Panchayati Raj, series of several training and 
handholding activities that Include foundation courses, 
basic functional courses, sectorally focused training 
programmes, annual refresher courses, experiments to 
beacon panchayats, formation of PRI elected 
relJresentatives networks. setting up of helplines. 

This framework is being implemented in the 
250 districts of 27 states covered under the Backward 
Regions Grant Fund (BRGF) through capacity building 
component of Rs. 250 crore per annum. In addition the 
elements agreed at the Seventh Round Table have been 
incorporated in the Scheme of Rashtriya Gram Swaraj 
Yojana (RGSY) through which the Ministry of Panchayati 
Raj assists the states in providing training to elected 
representatives and functionaries of Panchayati Raj 
Institutions (PRls) in non-BRGF areas. The allocation 
under this Scheme for 2008-09 is Rs. 30.00 crore. 
Detailed programme guidelines have been issued in 
respect of both Backward Regions Grant Fund (BRGF) 
and Rashtriya Gram Swaraj Yojana (RGSY). Funds are 
released to the states on the basis of their action plans 
repreared in accordance with the Programme Guidelines. 

(cl The details of funds allocated and released by 
the Government for imparting training to various States 
under RGSY and BRGF during the last two years and 
the current year, State-wise and Year-wise are given in 
the enclosed statement. 

(d) A total number of 4,33,249 elected representatives 
of Panchayati Raj Institutions (PRls) were trained under 
both BRGF & RGSY during 2007-08. 

Relellstl of funds under Cspscily Building CompOntln1 of BRGF/RGSY (2006-07 10 2008-09) 

Year 2006-07 2007-08 2008-09 

SI.No. Stale Allocation Amounl Aeleased Amounl Aeleased Amount Aeleased 
under (As. in Crore) (As. in Crore) (Rs. in Crore) 
8RGF 

(As. in Cr) BAGF AGSY BRGF RGSY BRGF RGSY 

2 3 4 5 6 7 8 9 

1. Andhra Pradesh 13.00 13.00 4.00 13.00 0.82 4.00 

2. Arunachal Pradesh 1.00 0.50 0.47 

3. Assam 11.00 9.12 0.94 3.26 3.26 
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4. Bihar 36.00 14.45 4.39 

5. Chhattisgarh 13.00 9.10 13.00 

6. Gujarat 6.00 3.85 6.04 

7. Goao 0.34 

8. Haryana 2.00 1.89 0.07 3.23 

9. Himachal Pradesh 2.00 0.79 2.00 0.79 

10. Jharkhand 21.00 21.00 

11. Jammu and Kashmir 3.00 

12. Kamatalca 5.00 1.82 10.00 

13. Kerala 2.00 0.44 2.00 0.511 

14. Madhya Pradesh 24.00 14.95 0.62 24.00 0.82 

15. Maharaahtra 12.00 6.19 

16. Manipur 3.00 0.40 

17. Meghalaya 3.00 3.83 

18. Mlzoram 2.00 2.00 

19. Nagaland 3.00 3.00 

20. Orissa 19.00 19.00 3.14 

21. Punjab 1.00 4.43 

22. Rajasthan 12.00 7.87 2.57 

23: Sikkim 1.00 0.94 0.41 

24. Tamil Nadu 6.00 2.36 16.32 

25. Tripura 1.00 0.45 

26. Uttar Pradesh 34.00 8.99 25.30 

27 UttarakhaM 3.00 

28. West Bengal 11.00 10.50 1.00 5.02 1.00 2.21 

Total 250.00 86.62 2621 121.32 24.33 47.52 9.47 

AcronymOJ: BRGF: Backward Regions Grant Fund, RGSY: Ralhtriya Gram sw.~ Yojana (0) Goa II not c:ovtQd under BAGF. 
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A •• latanee to HIV Patient. 

·153. SHRI AJOY CHAKRABORTY: Will the Minister 
of HEALTH AND FAMILY WELFARE be pleased to state: 

(a) the details of the facilities including financial 
assistance being provided to the HIV positive patients in 
the country; and 

(b) the total number of such patients benefited as a 
result thereof during the last three years and the current 
year, State-wise? 

THE MINISTER OF HEALTH AND FAMILY WELFARE 
(DR. ANBUMANI RAMADOSS): (a) HIV+patients are being 
provided services through the following facilities:-

(i) Integrated Counseling and Testing Centres 

(ii) Prevention of Mother to Child Transmission 
through single does nevarpine 

(iii) Treatment of Sexually Transmitted Diseases at 
STI Clinics. 

(iv) Anti-retroviral treatment at ART centres 

(v) Community Care Centres for Care, Support and 
treatment. 

(b) The relevant inlormation is being collected. 

(Translation} 

Impact of Hazardous Waste on Environment 

·154. SHRIMATI SANGEETA KUMARI SINGH DEO: 
SHRI KASHIRAM RANA: 

Will the PRIME MINISTER be pleased to state: 

(8) whether a large qUantity of hazardous waste is 
generated in the coultlry. 

(b) if so, the deta I:.. I, 

(c) whether some qual'I,!" "i these waste gel!' 
recycled; 

(d) if so, the details thereof and the manner in which 
the remaining waste IS disposed of; 

(e) the adverse impact of these hazardous waste on 
the environment; and 

(f) the remedial steps taken by the Government in 
this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) and (b) The Ministry of Environment and 
Forests has notified the Hazardous Waste (Management, 
Handling and Transboundary ·Movement) Rules, 2008, for 
proper management and handling of hazardous waste. 
The industries generating hazardous wastes are required 
to be regulated as per these Rules. There are a number 
of States which are generating hazardous wastes in the 
country. 

(c) to (e) Hazardous waste generated by the 
industries are of three types, namely, recyclable, 
landfillable and incinerable. As per these Rules, only the 
actual users who are having environmentally sound 
recyling facilities are granted registration by the Central 
Pollution Control Board (CPCB) for the purpose of 
recycling such waste. Those hazardous wastes which are 
unfit for recycling are disposed of in the Treatment, 
Storage and Disposal Facilities (TSDF). The functioning 
of TSDFs is closely monitored by the concerned State 
Pollution Control Boards. 

(f) Based on the experience gained in the 
implementation of the hazardous waste (Management and 
Handling) Rules, 1989 and amendments thereof, the 
Ministry has notified Hazardous Waste (Management, 
Handling and Transboundary Movement) Rules, 2008 
repealing the earlier Rules with a view to ensuring 
effective implementation. The Ministry provides financial 
assistance for strengthening the State Pollution Control 
Boards (SPCBs) for faclltating implementation of the Rules. 
Financial assistance has also been provided for setting 
up Common Treatment, Storage and Disposal Facilities 
for hazardous waste management. In addition, the Ministry 
and the CPCB from time to time sponsor training 
programmes for creation of awareness about the 
provisions laid down in the Rules. The CPCB has also 
published guidelines on various aspects of the hazardous 
waste management for ensuring compliance of the Rules. 

(English} 

Con18rvatlon of Mangrove. 

·155. SHRIMATI C.S. SUJATHA: 
SHRI AMITAVA NANDY: 

Will the PRIME MINISTER be pleased to state: 
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(a) whether the Mangrove areas are depleting in the 
country; 

(b) if so, the details thereof and the reasons therefor; 

(c) the impact of the decreasing manprove forest on 
the environment; 

(d) whether the Government has identified mangrove 
areas in the country for intensive conservation and 
management of mangrove forest; 

(e) if so, the details thereof; 

(f) the details of proposals received from various 
States including that of Kerala for conservation of 
mangroves; and 

(g) the action taken by the Government in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) to (c) As per the State of Forest Report 
2005, published by Forest Survey of India, the mangrove 
cover which was 4445 km2 in 2003, has reduced to 
4445 km2 in 2005 i.e. there has been a marginal decrease 
of 3 sq. km. in mangrove cover of the country. During 
the same period, there was increase in the mangrove 
areas in Gujarat from 916 sq. km. to 936 sq. km. 
However, there was reduction in the area in Andaman 
and Nlcobar Islands from 658 sq. km. to 637 sq. km. 
and in West Bengal from 2120 sq. km. to 2118 sq. km. 
This is mainly because of the tsunami that hit Andaman 
& Nicobar Islands on 26 December 2004. Gujarat has 
shown an increase in mangrove cover mainly because of 
plantations and protection measures. Mangrove play a 
vital role in protecting the coastal areas from the Impact 
of tidal waves but the extent of protection Is variable & 
is a function of several factors. 

(d) and (e) Yes, Sir. On a nation-wide basis, 38 sites 
have been identified as appropriate for planting of 
mangroves, ,nd their conservation & management. The 
State-wise list is given in the enclosed Statement I. ... 

Under"'" Scheme on Conservation and Management 
of Mangroves, 100"10 Central Assistance is given to coastal 
States and Union Territories for implementing the approved 
Management Action Plans in the identified sites for 
compo."I8nts like survey & demarcation, mangrove planting, 

restoration & regeneration, livelihood supports for 
supplementary and alternate occupations, protection & 
surveillance measures, and education & awareness. 

(f) and (g) The details of Central Assistance provided 
to coastal States including KeraJa for Conservation & 
Management of Mangroves from 2001-01 to 2008-09 (upto 
October, 2008) is given in enclosed Statement II. In 
particular, the Ministry had sanctioned the Management 
Action Plan (MAP) for Kannur, Kerale at a Iotal cost of 
Rs. 49.21/- lakh and that for Vembanad for Rs. 51.25/-
lakh for implementation by the State Government during 
2006-07. Based on the Utilization Certificates submitted 
by Government of Kerala, an unspent balance of 
Rs. 11.52/- lakh has been carried forward from previous 
to the current financial year for completing the balance 
works of the MAP of 2006-07 for kannur. Similarly, 
a sum of Rs. 10.25/- lakh has been released and 
Rs. 1.25/- lakh have been revalidated during current 
financial year to enable the Government of Kerala to 
complete the balance works of MAP of 2006-07 for 
Vembanad. 

State/Union Territories 

West Bengal 

Orissa 

Andhra Pradesh 

Tamil Nadu 

Mangrove areas 

2 

1. Sunderbans 

2. Bhaitarkanika 

3. Mahanadi 

4. Subemarekha 

5. Devi 

6. Dhamra 

7. Mangrove Genetic Resources 
Centre 

8. Chilka 

9. Coringa 

10. East Godavari 

11. Krishna 

'2. Pichavaram 

13. Muthupet 
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14. Ramanad Maharashtra 26. Achra-Ratnagiri 

15. Pulicat 27. Devgarh-Vijay Durg 

16. Kazhuveli 28. Veldur 

29. KUndalika-Revdanda 
Andaman & Nicobar 17. North Andamans 

30. Mumbra-Diva 
18. Nicobar 

31. Vlkroli 
Kerala 19. Vembanad 

32. Shreevardhan 
20. Kannur (Northern Kerala) 

33. Vaitarna 

Karnataka 21. Coondapur 34. Vasai-Manori 

22. Dakshin KannadalHonnavar 35. Malavan 

23. Karwar Gujarat 36. Gulf of Kutchh 

24. Manglore Forest Division 37. Gulf of Khambhat 

Goa 25. Goa 38. Dumas-Ubhrat 

St.tement " 
Schel11tJ on ConsefVtltion tlnd MtlntlgtNT7t1nt of Mangroves 

Assisttlnce Granted to SttlteslUl$ for Implementah'on of Approved Mantl/Jt1l11tJnt Action Plllns 
for ConsefVation & Mtlntlgt1l71ent of Mtlngroves 

S1.No. Name 01 State Assistance Granted (Rs. in Lakhs) 

2OOO'()1 2001-02 2002'()3 2003-04 2004·05 2OQ5.06 ~7 2OO7.()8 2008-09 

I. Andaman & Nicobar 11.64 11.10 16.50 10.75 7.00 

2. Andhra Pradesh 59.87 57.18 60.30 6.50 17.06 34.46 

3. Goa 12.45 8.63 8.00 19.40 9.88 8.12 3.85 5.19 14.94 

4. Gujarat 88.11 91.35 111.05 153.78 170.45 226.45 152.82 

5. Kamataka 8.70 10.56 8.70 17.35 40.00 130.35 27.10 

6. Kerala 75.45 14.76 10.25 

7. Maharashtra 89.00 

8. Orissa 76.61 33.16 58.28 17.00 20.26 41.45 25.50 65.70 85.66 

9. Tamil Nadu 95.90 78.31 121.99 95.72 126.518 95.26 64.23 29.61 125.03 

10. West Bengal 45.00 56.75 48.82 58.50 94.44 55.87 149.00 213.80 

Total Rs. In Lakhs 487.28 255.69 322.59 316.57 390.21 393.03 542.56 525.00 829.50 
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Promotion of Naturopathy and Yoga 

*1506. PROF. VIJAY KUMAR MALHOTRA: 
SHAI TUKAAAM GANPAT RAO RENGE 

PATEL: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether the Government proposes to set up 
separate colleges to promote Naturopathy and Yoga in 
the country; 

(b) if so, the details thereof; 

(c) the present status of the Council for Naturopathy 
and Yoga; and 

(d) the other steps taken by the Government to 
promote Naturopathy and Yoga in the country? 

. THE MINISTER OF HEALTH AND FAMILY WELFARE 
(DR. ANBUMANI RAMADOSS): (a) No, Sir. 

(b) Not applicable In view of the reply to (a) above. 

(c) The Central Council for Research in Yoga and 
Naturopathy, New Delhi is the apex body for research In 
the Naturopathy and Yoga systems in the country. The 
CCRYN is implementing the following schemes at the 
moment: 

(i) Clinical research scheme; 

(ii) Patient Care Scheme (10 bed Hospital); 

(iii) Treatment·cum·Propagation Centre scheme (20 
bed Hospital); 

(Iv) Literary Research/Translation/Publication 
Schemes; 

(v) SeminarIWorkshop/Conference; 

(vi) Scholarship Scheme to Ph. D. candidates; 

(vii) Awards to Yoga and Naturopathy experts. 

(d) The details of steps taken by the Government to 
promote Naturopathy and Yoga are enclosed as 
Statement. 

s,.,.",.", 

OsfBils of tn8jor stsps btlin{} Isk6f1 by /he Govtlmmsnl 
of Indis 10 Pf'OPS{l61e Na/uf'OPSlhy snd YO,9I9 

SI.No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

Description 

2 

The Central Council for Research In Yoga 
and Naturopathy (CCRYN) publishes a 
bilingual quarter:ly magazine in Hindi and 
English (Yogic Prakritlk Jeevan Sandesh) 

The National Institute of Naturopathy (NIN), 
Pune published 'Nisargopchar Varta' a 
bilingual monthly magazine in Hindi and 
English 

The NIN sponsors treatments-cum·awareness 
camps by Naturopathic hospitals 

The NIN conducted a special workshop for 
women on ·Women Empowerment and 
Women Health" 

The NIN promotes Naturopathy by 
conducting clinics at Its headquarters In Pune 

The NIN runs a Health Shop and Diet Centre 
in its premises In Pune 

The NIN conducts an Annual Re-orientatlon 
Programme, Continuous Medical Education 
programmes and Research Methodology 
Workshops for practicing Naturopaths 

Naturopathy and Yoga features prominently 
In the AROGYA exhibitions held In Delhi and 
In other places In the country. 

The CCRYN operates Yoga and Naturopathy 
OPDs in 4 tertiary care hospitals and the 
Moraji Desai National Institute of Yoga 
(MDNIY) operates Yoga Therapy and 
Research centres in 4 tertiary care hospltalal 
institutes in Delhi. 

The MDNIY has opened 3 advanced centres 
for Aesearch in Yoga in the National Institute 
of Mental Health and Neuro Sciences 
(NIMHANS), Bangalore, Jawaharial Institute 
of Postgraduate Medical Education & 
Research (JIPMER), Puducherry and 
Defence Institute of Physiology & Allied 
Sciences (DIPAS), New Delhi 
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11. 

12. 

2 

The MDNIY conducts short term and diploma 
courses in Yoga 

The MDNIY is organizing Training of Trainers 
courses in Yoga for the Air Force and the 
BSF in Delhi. 

13. A programme to introduce Yoga classes in 
CGHS hospitals in Delhi has been approved 
and is to be implemented shortly. 

{English} 

Air and Water Pollution 

"157. SHRI FRANCIS FANTHOME: 
SHRI SYED SHAHNAWAZ HUSSAIN: 

Will the PRIME MINISTER be pleased to state: 

(a) whether air and water pollution Is increasing in 
various parts of the co,pntry including that of the National 
Capital Region (NCR); 

(b) if so, the details thereof and the reasons therefor; 
and 

(c) the steps taken/proposed to be taken by the 
Govemment to control the increasing pollution? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) The Central Pollution Control Board (CPCB) 
IS monitoring quality of ambient air and water across the 
country. The monitored data for ambient air for the last 
03 years reveals that the level of Sulphur Dioxide (S02) 
;s within the prescribed air quality norms in residential 
mea in all the cities and that of Nitrogen Dioxide (N02) 
is within norms in most of the cities. However, the level 
of Respirable Suspended Particulate Matter (RSPM) 
exceeds the prescribed norms in many cities including 
Delhi. The level of RSPM is showing a mixed trend in 
Delhi during last three years. The water quality data for 
the last 03 years indicates that many rivers and water 
bodies in the country Including river Yamuna In Delhi are 
facing organize pollution and bacterial contamination. A 
mixed trend In terms of BOD and total coliform has been 
observed in Yamuna in Delhi during last three years. 

(b) The RSPM level exceeded the prescribed norms 
in residential areas of 82 out of 102 cities monitored 
dUring 2007 and the annual average of N02 level in 

residential areas exceeded the prescribed norms only at 
07 locations in 04 cities. No exceedance is reported for 
S02 in the year 2007 aero.s the country. The monitored 
ambient air quality data for last 03 years for Delhi 
indicates that the level of S02 is showing a decreasing 
trend and the level of N02 a fluctuating trend. However, 
annual average concentration levels of S02 and N02 for 
Deihl are within norms. The level of RSPM in residential 
and industrial areas is in eceedance of the norms. 

The BOD is reported to be in exceedance of the 
norms at 335 out of 910 locations mormored during 2007, 
whereas bacterial contamination of water is exceeding 
the norms at 179 locations across the country. The water 
quality of river Yamuna upstream of Wazirobad barrage 
in Delhi generally remains within acceptable norms for 
dissolved oxygen and BOD but, has been found in 
exceedance for bacterial contamination. Water quality 
downstream of the barrage shown exceedance of BOD 
and total coliform norms. 

The causes of air pollution are industrialization, 
vehicular movement, burning of fuel in kitchen, operation 
of DG sets etc. The major causes of water pollution are 
discharge of untreated sewage from cities and towns 
because of increase in population and rapid urbanization, 
disposal of industrial effluents, agriculture run-off and non-
availability of fresh water in streams and rivers to maintain 
minimum flow. 

(c) Various steps have been taken by the Government 
to control pollution including notification of ambient and 
source specific emission and effluent standards. 
Implementation of action plan for air quality management 
in 16 cities and source apportionment studies (SAS) in 6 
cities are being carried out. 

Implementation of emission norms for new and in-
use vehicles and fuels quality in accordance with the 
Road Map of the Auto Fuel Policy, introduction of cleaner 

- fuel in public transport and strengthening of mass 
transportation is underway. Use of beneflciatedlblended 
coal in thermal power plants has been introduced. 

Monitoring of inter-state river water quality, 
implementation of River Action Plans and establi8hment 
of Common Effluent Treatment Plants (CETPs) is being 
done. A Charter on Corporate Re8ponsibility for 
EnVIronment Protection (CREP) is being implemented in 
identified 17 categories of highly polluting industries. Action 
Plans are being executed in identified 24 critically polluted 
areas. Environmental Clearance has been made 
mandatory for establishment of certain categories 01 
polluting industry, construction and infrastructure projects. 
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Pcrlp.,.1 Development Fund 

*158. SHRI PRASANNA ACHARYA: Win the PRIME 
MINISTER be pleased to state: 

(a) whether there is any directive of the Government 
to various companies in the private and public sector 
.coal companies with regard to their contribution to 
Peripheral Development fund (PDF); 

(b) if so, the details thereof; and 

(c) the action taken by the Government to ensure 
compliance of its directives in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (SHRI SANTOSH BAGRODIA): Ca) to (c) There Is 
a Policy for Community and Peripheral Development in 
Coal India limited and its subsidiaries. As per the Policy 
each subsidiary company creates a dedicated fund for 
the purpose of Community and Peripheral Development 
by setting aside a sum of Re.1/- per tonne of coal 
produced by the Company. A Committee consisting of 
senior officers of Cil has been aet up to monitor and 
ensure compliance of the policy by the Government in 
this regard. 

University for NRls 

*159. SHRI HARIBHAU RATHOD: 
SHRI S.K. KHARVENTHAN: 

Will the Minister of OVERSEAS INDIAN AFFAIRS be 
pleased to state: 

(a) the current status of the proposal for establishing 
a University for Non-Resident Indians (NRI.) in the country 
alongwith the locations identified in this regard; 

(b) the details of the fund earmarked for this purpose; 
and 

(c) the time by which the proposed University iI UkeJy 
to be established? 

THE MINISTER OF OVERSEAS INDIAN AFFAIRS 
AND MINISTER OF PARLIAMENTARY AFFAIRS (SHRI 
VAYALAR RAVI): (a) The task of setting up the propoaed 
NRIIPIO University at Bagalore as a "Deemed University" 
under Section 3 of the UGC Act. has been entrused to 
the Manipal Academy of Higher Education Trust. Manlpal. 
A detailed Project Report (DPR) has been received for 
the purpose from them. The DPR will be placed before 
an Advisory Board being constituted to examine If the 
DPR meets the academic and infrastructurat requirements 
of UGC. MCI, AlCTE. etc. 

(b) Nil. 

(c) The University i8 likely to It art functioning from 
the academic year 2010-11. 

{Tl1Insationj 

Production of CoIdngg lind non-Cklng CollI 

*160. SHRI SUBHASH MAHARIA: Will the Prime 
Minister be pleased to Itate: 

(a) whether there ha. been a decline In the 
production of coking-coal and ash non-cklng coal In the 
country; 

(b) if 10, the detail. thereof atongwlth the ..... ons 
therefore; and 

(c) the steps"" by the Government In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (SHRI SANTOSH BAGRODIA): (a) No. Sir. The 
details of coking coeI and Non-coIcinU coal (Low Ash-
Grade A,B I C) during the Jut three years are as under:-

(In Million Tomes) 

2005-06 2006-07 2007-08 (Prov.) 

Coking Non- Coking Non- Coking Coal Non-
Coal coking Coal coJc;,g coking 

coal (Low coal (Low coeI (low 
ash ash ash 

(Grade A. B IC) (Grade A. 8 IC) (Grade A. B IC) 

31.512 n.042 32.097 78.132 34.456 81.285 

" 
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{English/ 

People Suffering from Mental Disorder 

'161. SHRIMATI JAYAPRADA: 
SHRI NAVEEN JINDAL: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether nearly seven crore people in the country 
are suffering from mental disorder as reported in the 
Hlndustan Times dated 13 October, 2008; 

(b) if so, the details thereof; 

(c) whether the National Institute of Mental Health 
and Neuro Sciences (NIMHANS) has conducted any study 
to ascertain the number of people suffering from mental 
disorder 'a1ongwith their status of treatment; 

(d) if so, the outcome thereof; and 

(e) the action taken by the Government to ensure 
comprehensive treatment to the mentally ill patients? 

THE MINISTER OF HEALTH AND FAMILY WELFARE 
(DR. ANBUMANI RAMADOSS): (a) to (e) According to a 
recent survey conducted by the National Institute of Mental 
Health & Neuro Sciences (NIMHANS), the prevalence of 
mental disorders in the country Is about 7% of the 
population. Close to 3% of the population need active 
treatment. The figures from this last survey indicate that 
only 30% of the severely ill were receiving treatment and 
30% had never been treated despite having severe mental 
disorder of varying period as long as a decade. 

Around 30 lakhs patients, i.e., 10-20% of the servere 
mental disorders sometime in their life require 
hospitalization. However, the number of people requiring 
admission at any given time is difficult to predict as 
hospitalization is for a short period of time of not more 
than three weeks. Unlike in the past, effective medications 
have reduced the need for admission and facilitating 
patients to get back to their normal schedules fast. Apart 
from 43 Government (Central and State) Mental Health 
Institutes, Psychiatric Wings of all Medical Colleges and 
General Hospitals provide treatment facility for mentally 
ill patients. 

Under National Mental Health Programme, efforts are 
made to provide mental health services as a part of 
general health system. In this regard, Central Government 
supplements the State Governments' efforts through 
District Mental Health Programme (DMHP), upgradation 
of Psychiatric Wings of Medical Colleges/General Hospitals 
and strengthening/modernisation of Mental hospitals to 
make them as thereapeutic units. Government of India' 
has provided funds for 123 districts under DMHP, 
upgradation of 84 Medical Colleges/General Hospitals and 
modernisation of 27 Mental Hospitals. 

The Government has proposed to restrategise the 
National Mental Health Programme during the 11th Five 
Year Plan to extend DMHP to more districts in the country 
with added components of suicide prevention services, 
work place stress management, life skills trainIng and 
counselling in schools and colleges. To address the acute 
shortage of qualified mental health professionals in the 
country, manpower development schemes under the 
National Mental Health Programme for setting up of 
centres of excellence in mental health and PG training 
departments in mental health specialities are under active 
consideration .. 

Electronic Media MonItoring Centre 

*162. SHRI KISHANBHAI V. PATEL: 
SHRI RAVI PRAKASH VERMA: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the Govemment has set up an Electronic 
Media Monitoring Centre (EMMC) to keep an eye on TV 
contents in the country; 

(b) if so, its objectives and the mandate delegated 
to the EMMC; 

(c) the funds allocated for this purpose; 

(d) the extent to which the EMMC would be able to 
check the contents of the commercial electronic media in 
the country; and 

(e) the details of the achievements made by the 
EMMC in detecting violation of programme/content codes, 
Channel-wise, since its inception? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS AND MINISTER OF STATE IN THE 
MINISTRY OF 1NFORMATION AND BROADCASTING 
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(SHAI ANAND SHAAMA): (a) The Govemment has set 
up an Electronic Media Monitoring Centre (EMMC). 

(b) The objective of setting up Electrohic Media 
Monitoring Centre (EMMC) is to monitor the content of 
(i) TV Channels down linked in India for violations of the 
Programme and Advertisement Codes enshrined in the 
Cable Television Networks (Aegulation) Act, 1995 and 
rules framed threunder with which the broadcasters are 
bound to abide by under the provisions of the Uplinking 
and Downlinking Guidelines (ii) Private FM Aadio channels 
and (iii) Any other such work relating to monitoring of 
content of the Broadcasting Sector as may be assigned 
to it by the Government from time to time. The EMMC 
is only a reporting body and has not been delegated any 
powers to check the violation. 

(c) As per Sanctioned Budget Grant (SBG) 2008-09, 
Plan and Non-Plan aliocation for EMMC are as follows: 

Annual Plan 2008-09 

Non-Plan 2008-09 

SI.No. Name of Channel 

1 . Star Movies 
Channel 

2. Discovery Channel 

3. India TV 

As. 7.50 crore 

As. 3.00 crore 

Violation noticed 

Advertising of Virgin 
Mobile 

-do-

1. News item on 

As per the approved minutes of the Standing Finance 
Committee (SFC), the total cost of the project Is As. 
19.65 crore out of which As. 11.65 crore is eannarked 
for setting up the project and the rest of the amount is 
earmarked for aMuaJ maintenance, upgradation etc. during 
the 11th Five Year Plan. 

(d) and (e) Although there is no provision of pro-
censorship of the contents telecast on Private TV 
Channeis, a" the Private TV Channels are required to 
adhere to the Programme and Advertising Code prescribed 
under the Cable TV Networks (Aegulation) Act, 1995 and 
rules framed thereunder. The Electronic Media Monitoring 
Centre (EMMC) was established mainly to monitor content 
on TV Channels and to report to the Government if any 
prima-facie violation of Programme or AdvertiSing Code 
is noticed and as such it is only a reporting body. Since 
Its Inception In June 2008, on the basis of complaints 
received against the TV Channels, examination of the 
footage was done at EMMC and action was taken a8 
has been given In the enclosed statement. 

Action Taken 

Show Cause notice issued to the 
Channel 

-do-

-do-
Sant Shri Asha Aam Bapu 

4. Aaj Tak 

5. Hungama TV 

2. live phone-in 
with terrorists during 
Mumbai terror attack 

News on spreading 
rumors that terrorists were 
stili roaming in Mumbai 
and firing even after the 
Commando operation was over. 

Shin Chan Cartoon 
Programme 

-do-

-do-

Show cause notice issued to the 
ISSued to the channel along with 
an advisory not to telecast the 
programme in the current form. 

Note: Apart from the above. on the basis of footage collected from EMMC, • Dlrecttw dated 27.11.2008 and an Advisory dated 
03.12.2008 were al80 issued to all the news and current affairs channels to abide by the Upllnklng and Downllnklng Guidelines 
as well 88 the Programme and Advertising Codes in view of the media coverage of the recent terror attacks In Mumbai. 

" 



119 DECEMBER 10, 2008 to QlMMitJM 120 

National Sporta Development Fund 

"163. SHRIMATI JAYABEN B. THAKKAR: Will the 
Minister of YOUTH AFFAIRS AND SPORTS be pleased 
to state: 

(a) whether the Government has constituted a 
National Sports Development Fund for specialized training! 
coaching and development of Indian sports; 

(b) if so, the details thereof; 

(c) the details of contributions received from the 
Govemment as well as from various sources during the 
last three years and the current year; and 

(d) the extent to which promotion of sports and 
games has been benefited in this regard? 

THE MINISTER OF STATE OF THE MINISTAY OF 
YOUTH AFFAIAS AND SPOATS (DR. M.S. GILL): (8) to 
(d) National Sports Development Fund was instituted by 
the Central Govemment in the year 1998 with a view to 
mobilizing resources from the Govemment as well as 

non-govemmental sources, Including the private/corporate 
sector and non-resident Indians, for promotion of sports 
and games in the country. In order to make contributions 
to the Fund attractive, 100% exemption from income tax 
Is available on all contributions. To begin with, the 
Govemment made a contribution of As. 2.00 crores. 
Further Govemment contribution is on matching basis to 
the contributions received from other sources. The corpus 
of the Fund is being used for providing direct assistance 
for elite and meritorious sportspersons for specialized 
training withrn the country and abroad backed up with 
requisite scientific support and equipment. 

Details of contributions received from various sources 
to NSDF during the last three years and the current year 
are given in the enclosed Statement. 

There has been an overall improvement in the 
standard of sports in the country. The assistance provided 
to the players for undertaking specialized training has 
resulted in improvement in their performance levels thus 
leading to an improved medals tally for the country at 
intemational sports competitions including one gold and 
two bronze medals won at Beijing Olympics, 2008. 

Bmtement 

Year 

2005-06 

2006-07 

2007-08 

Delalls of Funds received from diffefflnl Organizalion and M.lching Conltibulion from GOllflmtmlnl 
dun'ng 2005-06, 2007-08 and /he cumml year (2008-09) 

Name of Source 
Through which Funds 

Have been Aaised 
(Name of the Donor) 

2 

Jindal Steel & Power Ltd. 

Funds Collected through 
Flag distribution on 
National Sports Day 

Funds collected through 
Flag distribution on 
National Sports Day. 

Funds collected through 
Flag distribution on 
National Sports Day. 
(Matching contribution) 

Steel Authority of India Ltd. 

Amount 
donated 

3 

As. 25,00,000 

As. 3,79,027 

As. 83,545 

As. 1,00,00,000 

Matching 
Govemment 
Contribution 

4 

As. 25,00,000 

As. 3,79,027 

As. 83,545 

As. 1,00,00,000 
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2008-09 

2 

The Board of control for Cricket in 
India (BCCI) 

Matching Contributions 
from Govt. to BCCl's 
contribution. 

Total 

Air Pollution 

·164. SHRI L. RAJAGOPAL: 
SHRI FRANCIS FANTHOME: 

Will the PRIME MINISTER be pleased to state: 

(a) whether any survey has been conducted by the 
Government to study the outcome of the measures 
undertaken to control air pollution in the country; 

(b) If so, the details thereof; 

(c) the details of standards/norms fixed by the World 
Health Organization (WHO) with regard to air quality; 

(d) whether the Government propose to initiate any 
programme to achieve WHO standards/norms; 

(e) if so, the details thereof; and 

(f) the time by which the said norms/~ :andards are 
likely to be achieved? 

THE MtNISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORSTS (SHRI S. REGUPATHY): 
(a) and (b) As such, no specific survey hu been 
conducted to study the outcome of the measures 
undertaken to control air pollution in the country. However, 
ambient air quality is regularly being monitored as one of 
ongoing programme known as National Air Monitoring 
programme (NAMP) by the Central Pollution Control Soard 
(CPCS) alongwith State Pollution Control Boards (SPCBs) 
and Pollution Control committees (PCCs). This ongoing 
programme aims to find out existing air quality and its 
comparison with the previous air quality. The monitoring 
of ambient air quality and interpretation of data therein 
helps in determining broadly the out come of various 
measures adopted by the Government to control air 
ponutlon In the country. Ambient air quality data has 

3 4 

Rs. 15,00,00,000 Rs. 3,99,16,455 

Rs. 4,25,00,000 

Rs. 16,29,62,572 Rs. 9,53,79,027 

revealed that air quality monitored at all the locations Is 
within the ambient air quality standards with respect to 
S02 and barring few locations, also with respect to NOx' 
However, the levels of RSPM are exceeding the ambient 
air quality standardS. 

(c) The mandate of the World Health Organisation 
(WHO) includes prescribing guidelines In respect of 
ambient air quality which have been issued from time to 
time, the latest being in 2005. The recommended revised 
limits for the concentration of selected air pollutant are 
given in the enclosed statement. WHO Guidelines are 
global In nature and do not take an account of local 
conditions. 

(d) and (e) The Government has taken various 
measures to control air pollution which inter alia includes 
implementation of notified emission standards for industries 
and generator sets. Implementation of action plan for air 
quality management in 16 cities and source apportionment 
studies (SAS) in 6 cities are being carried out. 

Implementation of emission norms for new and In-
use vehicles and fuels quality In accordance with the 
Road Map of the Auto Fuel Policy, introduction of cleaner 
fuel in public transport and strengthening of mass 
transportation is underway. Use of beneficiatedlblended 
coal in thermal power plants has been introduced. 

A Charter on Corporate Responsibility for Environment 
Protection (CREP) is being implemented in identified 
17 categories of highly polluting industries. Action Plans 
are being executed in identified 24 critically polluted areas. 
Environmental Clearance has been made mandatory for 
establishment of certain categories of polluting industry, 
construction and infrastructure projects. 

(f) It is difficult to allocate a time line for the 
achievement of said WHO Air Quality Guidelines, but 
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Government will make all eHorts In !thls regard since Improving air quality is an ongoing activity. 

WHO Air Qualily Guidelines (AQG) values 

(a) to (f) 

Pollutant Averaging time AOG value 

Particulate matter year 10 uglm3 
(PMu ) 24 hour (99lh percentile) 25uglm3 

Particulate matter 1 year 20 uglm3 
(PM,o) 24 hour (99lh percentile) 50 uglm3 

Ozone (03) 8 hour, daily maximum 100 uglmr3 

Nitrogen dioxide (N02) year 40 uglm3 

hour 200 uglm3 

Sulphur dioxide (S02) 24 hour 20 uglmr3 
10 minute 500 uglm3 

Source: WHO air quality guideline. global update 2005 Report on a working meeting. Bonn Germany. World health organization. 2005. 
Abbreviation: uglm3-mlcrogramme per cubic metre. 

Maternal Mortality and Neo-Natal Death. 

·'85. DR. K.S. MANOJ: 
SHRIMATI SUMITRA MAHAJAN: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) the percentage increa.e in the maternal mortality 
rate In rural and urban areas in the country, separately 
during the last three years and the current year; 

(b) whether the number of neo-natal deaths in India 
is very high; 

(c) if so, the details thereof, State-wise and the 
reasons therefor; and 

(d) the concrete steps taken by the Govemment to 
bring down the matemal mortality rate and neo-natal 
deaths in the country? 

THE MINISTER OF HEALTH AND FAMILY WELFARE 
(DR. ANBUMANI RAMADOSS): (a) The Registrar General 

of India (RGI), Ministry of Home Affairs. brings out 
estimates of matemal and neo-natal mortality. The last 
Report titled .MMatemal Mortality in India: 1997-2003-
Trends, Causes and Risk Factors· released .. RGI in 
the year 2006, provides estimates on malemal mortality 
ratios (MMR) for India and major States. such reports 
are released by RGI from time to time and the previous 
report relates to 1998-99. The latest report indcates that 
the MMR for India has shown a deciline from 398 per 
100,000 live births in 1997-98 to 301 per 100,000 live 
births during 2001·03. The MMR of India and the Major 
states is given in the enclosed Statement I. 

(b) and (e) As per the estimates released through 
the Sample Registration System 2006 by the Registrar 
General of India, the neo-natal mortality rate (NMR) al 
the national level is 37 per 1000 live births. The NMR 
for Il1dla and the Major states is given in the enclosed 
Statement II. 

(d) With a view to promoting maternal and child 
health, the Government implemented the Reproductive and 
Child Health programme, Phase I (RCH-I) for a period of 
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five years, since 1997-98. The programme has been 
extended further in Phase II for anothor period of five 
years from 2004-05. The RCH programme was Integrated 
under the National Rural Health Mission (NRHM), 
launched In April 2005. The National Rural Heahh Mission 
seeks to provide accessible, affordable and quality heahh 
care to the rural population, especially the vulnerable 
section. It also seeks to reduce maternal mortality ratio 

to 100 per 100,000 live births and infant mortality to 30 
within the Mission period ending In 2012. NRHM has 
pro-poor focus and Integrates aU the stand-alone 
programmes Into a single composite Programme. In order 
to bring about a reduction In matemal mortalhy, neonatal 
and intant mortality, the Government of India is 
implementing several key strategies and Interventions .. 
listed In the enclosed Statement III. 

St.tement I 

MaltJmal Mottalily Ratio 
(Matemal deaths per 1,00.000 live bitths) 

1997-98 1999-01 2001-D3 

India 398 327 301 

Andhra Pradesh 197 220 195 

Assam 568 398 490 

Bihar 531 400 371 

GUJarat 46 202 172 

Haryana 136 176 162 

Karnataka 245 266 228 

Kerala 150 149 110 

Madhya pradesh 441 407 379 

Maharashtra 166 169 149 

Orissa 346 424 358 

Punjab 280 177 178 

Rajasthan 508 501 • 445 

Tamil Nadu 131 167 134 

Uttar Pradesh 606 539 517 

West Bengal 303 218 194 

Source: Registrar General of India. Ministry 01 Home Affairs. 
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SUI.",.nl II 

NiHrnalal mortality IllIB by trlSidencs, IndiJI and biggtlr slalss, 2006 

Sl.No. IndlaIMajor States Neo-Natal Mortality Rates 

Total Rural Urban 

India 37 41 23 

1. Andhra Pradesh 33 41 10 

2. Aasam 35 36 19 

3. Bihar 32 34 15 

4. Chhattisgarh 43 45 35 

5. Delhi 22 20 23 

6. Gujarat 38 41 31 

7. Haryana 34 38 25 

8. Himachal Pradesh 30 31 21 

9. Jammu and Kashmir 39 41 30 

10. Jharkhand 29 31 14 

11. Kamataka 28 33 15 

12. Kerala 10 12 7 

13. Madhya pradesh 51 54 37 

14. Maharashtra 27 33 18 

15. Orissa 52 54 32 

16. Punjab 30 34 24 

17. Rajasthan 45 50 24 

18. Tamil Nadu 24 29 17 

19. Uttar Pradesh 46 49 33 

20. West Bengal 28 30 20 

Source: Registrar General of India, Ministry of Home. Affairs. 
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S,.,.",.", III 

Key ShBffIgitJs lind Inlrlrw1ntions 

• Integrated management of Neonatal and 
Childhood Illnesses (IMNCI); 

• Home Based Newborn care (HBNC); 

• Promotion of BreastfeediAg and complementary 
feeding; 

• Control of deaths due to acute respiratory 
intections (ARI) and Control ot deaths due to 
diarrhoeal diseases; 

• Supplementation with micronutrients: Vitamin A 
and Iron 

• Universal Immunization Programme (UIP); 

• Janani Suraksha Yojana (JSY), a cash benefit 
scheme to promote Institutional Delivery with a 
special focus on Below Poverty Line (BPL) and 
SC/ST pregnant women; 

• Operationalizing Community Health Centers as 
First Referral Units (FRUs) and Primary Health 
Centers for 24X7 services; 

• Augmenting the availability of skilled manpower 
by means of different skill-based trainings such 
as Skilled Birth Attendance; training of MBBS 
Doctors in Life Saving Anesthetic Skills and 
Emergency Obstetric Care Including Caesarian 
Section; 

• Provision of Ante-natal and Post Natal Care 
services; 

• Prevention and treatment ot Anemia by 
supplementation with Iron and Folic Acid tablets 
during pregnancy and lactation; 

• Organizing Village Health & Nutrition Day at 
Anganwadi Centers; 

• Supplementary nutrition is provided to pregnant 
and lactating women under the Integrated Child 
Development Scheme (ICDS) of the Ministry of 
Women and Child development; 

• Appointment of an Accredited Social health 
Activist (ASHA) to facilitate accessing of health 
care services by the community including 
pregnant women; 

• Implementation of India Public Health Standards 
(IPHS) for Primary Health Care lacilities, 
including District Hospitals, CHCs and PHCI to 
improve quality of services by providing 
infrastructure, equipment and specialist 
manpower; 

• Strengthening ot Health Facilities, that is, District 
Hospitals, Community Health Centres (CHCs), 
Primary Health Centres (PHCs) and Sub Centres 
(SCs), by providing them with funds including 
untied grants, Annual Maintenance Grants (AMG) 
and Corpus Funds to Improve service delivery. 

• Setting up of Village Health and Sanitation 
committees at village level. 

{Translation! 

Fo .... t Land In Metropolitan ClUe. 

·166. SHRI KASHIRAM RANA: 
SHRIMATI SANGEETA KUMARI SINGH 

DEO: 

Will the PRIME MINISTER be pleased to state: 

(a) the names of metropolitan cltle8 wherein fOfest 
land exist as per the provisions of forest laws alongwith 
the area of such land, city-wise; 

(b) whether the forests land in these metropOlitans is 
shrinking; 

(c) if so, the reaction of the GovernlT'ent thereto; 
and 

(d) the remedial steps taken by the Government in 
this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI S. REGUPATHY): 
(a) The data on forest land, Metropolitan wise. for the 
35 Metropolitan cities (cities above 1 million population 
as per 2001 census) is not readily available. However, 
estimates of forest cover in the districts in which these 
Metropolitan cities lie are made by the Forest Survey of 
India (FSI). The change in the forest cover in the districts 
related to 35 Metropolitan cities is given in the enclosed 
statement. 

(b) No, Sir. There has been no de-notification of the 
forest lands falling in any of the districts in which the 



131 Wl'ihen Answers DECEMBER 10, 2008 to QutIS/ions 132 

35 Metropolitan cities of the country lie. As evident from 
the data in the endosee! statement, the forest cover in 
the districts, of Metropolitan cities has marginaNy Increased 
trom 28055 sq. km. to 28431 sq. km. as per the 
assessments done by FSI in 2003 and 2005, respectively. 
As per this assessment, out of the 35 Metropolitans, the 
forest cover has increased in 18, decreased in 10 and 
remained unchanged in 7 Metropolitans. 

(c) and (d) The diversion of any forest land for non 
forestry purposes attracts the provisions of the Forest 

Conservation Act, 1980. Activities to promote greenery 
through afforestation and tree planting are undertaken by 
the State and UT Governments though their programmee 
of Bocial forestry, urban forestry and other special 
plentations drives. In addition, the Urban Development 
Plans Formulation and Implementation (UDPFI) Guidelines, 
1996 of the Ministry of Urban Development have specified 
proposed land use structure of ·urban centres in both 
plain areas and hill towns. The percentage of land to be 
devoted to recreationaVgreenerylforest use is 20-25 in 
respect of metropolitan cities in plains and 16-20 in 
respect of large cities in the hill areas. 

St.'ement 

rO/flst Covsr in Mstropolitsn Citiss 

Metropolitan Districts Forest Cover (Sq Km) 

SFR-2003 SFR-2005 

2 3 4 

Delhi Central Deihl 5.2 5 

East Delhi 2.94 3 

New Delhi 14.54 t6 

North Delhi 4.7 5 

NE Delhi 2.7 3 

NW Delhi 15.47 16 

South Delhi 78.95 79 

SW Delhi 40.61 42 

West Delhi 5.06 6 

Total 170.17 175 

Chennal Chennai 6 6 

Thiruvallur 222 231 

Kancheepuram 377 379 

Total 605 616 

Kolkate Kolkate 0 0 

North 24 parganas 127 122 

South 24 Parganas 2285 2283 
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2 3 4 

Howrah 80 80 

Hoogly 70 69 

Nadia 105 96 

Total 2667 2649 

Mumbai Mumbai City 2 

Mumbai Subrub 86 111 

Thane 2729 2857 

Raigad 2314 2436 

Total 5130 5408 

Bangalore Bangalore Rural 658 828 

Bangalore Urban 168 164 

Total 1026 992 

Hyderabad Hyderabad & Rangareddy 392 389 

Ahmedabad Ahmedabad 1n 144 

Pune Pune 1333 1361 

Surat Surat 1354 1339 

Kanpur Kanpur Dehat & Nagar 113 113 

Jaipur Jaipur 622 623 

Lucknow Lucknow 298 298 

Nagpur Nagpur 1984 1980 

Patna Patna 15 25 

Indore Indore 554 587 

Vadodara Vadodara 628 621 

Bhopal Bhopal 312 324 

Coimbatore Coimbatore 1804 1806 

Ludhiana Ludhiana ·41 45 

Kochi Emakulam 465 469 

V"lS8khapatnam Visakhapatnam 3378 3380 

Agra Agra 273 273 
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Varanasi Varanasi 

Madurai Madurai . 
Meerut Meerut 

Nashik Nashik 

Jabalpur Jabalpur 

Jameshedpur Purbi Singhbhum 

Asansol Bardhwan 

Dhanbad Dhanbad 

Faridabad Faridabad 

Allahabad Allahabad 

Amritsar Amritsar 

Vilaywada Krishna 

Ra/kot Ra/kot 

Grand Total 

SFR: Statea of Foreat Report 

(English) 

Piracy In High Sea. 

"167. DR. M. JAGANNATH: 
SHRI MADHU GOUD YASKHI: 

Will the Minister of SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS be pleased to state: 

(a) whether a japansese Ship M.T. Stolt Valor with 
some indian sailors on board was hijacked recently by 
pirates; 

(b) if so, the details thereof; 

(c) the action taken by the Govemment to secure 
the release of the Indian sailors; 

(d) whether the Govemment proposes to formulate 
any strategy to deal with the piracy threat in high seas; 
and 

(e) if so, the details thereof? 

3 4 

12 12 

531 544 

62 62 

1073 1115 

1078 10n 

923 945 

225 239 

208 208 

79 92 

97 97 

27 28 

251 250 

148 147 

28055 28431 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BMLU): (a) to (c) The 
vessel M.T. Stolt Valor with 18 Indian seafarers on board 
was hijacked by Somali pirates in the Gulf of Aden on 
15th September, 2008. The ship is owned by a Japanseae 
firm and has Hong Kong flag., A series of meetings at 
various levels were held with associations representing 
ship owners and seafarers. 

A delegation was deputed to Japan to contact the 
Japanese owner of the vessel to presuade him to make 
efforts for the earty release of the v .... 1. The nogotlatlons 
carried out by the Japanese ship owner with the pirates 
enabled the release of the vessel and the crew. 

(d) and (e) Indian Navy warship has been deployed 
in the Gulf of Aden along the normal route followed by 
Indian Flagships during passage between Salalah (Oman) 
and Aden (Yemen). Presently INS Mysore is carrying out 
the patrol. The presence of Indian navy warship in this 
area is significant as GuH of Aden is a major choke point 
in the Indian Ocean region and provides access to the 
Suez Canal through which the sizeable portion of India's 
trade flows. The presence of Indian Navy in the area is 
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helping to protect Indian s. borne trade and instill 
confidence in the sea taring community, as wen as act 
as deterrent for pirates. India's position is that greater 
coordination is needed under the umbrella of the United 
Nations so that countries and organizatlona contributing 
warships such al North Atlantic Treaty Organiltion 
(NATO), Operation Atlanta ot the European Union and 
warships ot individual nations, including India, could 
coordinate efforts aimed at enhancing the security of these 
sea lanes. Further, the intemational community, having 
recognized this problem brought this issue up in the 
Security Council of the United Nations which adopted 
four resolutions in 2008. India has contacted several 
countries to support this approach. 

Commonwealth Gam •• , 2010 

·168. SHRI HANNAN MOLLAH: 
SHAI ANANDRAO VITHOBA ADSUL: 

Will the Minister of YOUTH AFFAIRS AND SPORTS 
be pleased to state: 

(a) the present status of the preparations for the 
Commonwealth Games, 2010 in Deihl, project-wi .. ; 

(b) whether the work related to the constructionl 
development of sports infrastructure projects tor these 
Games is progressing as per schedule; 

(c) if not, the reasons theretor and the steps taken 
by the Govemment in this regard; 

(d) details of the schemes for providing training! 
coaching to the players for the Games; 

(e) whether some voluntary associations working in 
the field have been engaged in this regard; and 

(1) if so, the details of the associations engaged 
alongwith the funds allocated for the purpose? 

THE MINISTER OF STATE OF THE MINISTRY OF 
YOUTH AFFAIRS AND SPORTS (DR. M.S. GILL): (a) 
The work on all the major stadia for the Commonwealth 
Games has commenced and is progressing as per 
schedule. 

The work at the Games ViHage, after obtaining all 
necessary clearances, is also proceeding as per schedule. 
The High Court had delivered a judgement on 3rd 

November, 2008, on a public interest litigation filed by 
Shri Rajendra Singh & Others raising certain environmental 
issues reiated to the site of the Games Village. In this 
judgement, the Court had directed tor constiMion of a 
Committee to undertake study about the construction from 
the point of view of its impact on the ecology and 
protection of Yamuna river and submit Its report to the 
Court to enable the Court to pass further orders. This 
judgement has created an uncertainty among the 
developer and various stakeholders in the project. On a 
petition filed by the DDA stakeholders in the project. On 
a petition filed by the DDA against this judgement, the 
Supreme Court on 5th December, 2008 has stayed the 
operation of the judgement ot the High Court. 

A scheme for preparation for the Indian Teams for 
Commonwealth Games has been approved, with the 
objective of maximizing the medal tally in the Games. 
This scheme is now under implementation. 

The Cabinet has recently constituted a Group of 
Ministers to review the programme for augmentation of 
hotel accommodation in the context of the Commonwealth 
Games and also to deliberate on the modalities for the 
organisation of the opening and closing ceremonies of 
the Commonwealth Games so that they showca.e 
appropriately India's great civilization, its hlatory. cultural 
diversity, varied art forms, music and dance. 

(b) and (c) Yes, Sir. After obtaining the necessary 
regulatory clearances, the work on the Competition venues 
and most of the Training venues has commenced and is 
continuing apace. Time Lines, against monitorable 
parameters are being monitored, on a web-based 
monitoring system developed by the Ministry of Youth 
Affairs and Sports. The work on the major stadl. I. 
progressing as per schedule and will be completed well 
in time for the Games. 

(d) The Govemment has approved a scheme titled 
·Scheme for Preparation of Indian Teams for 
Commonwealth Games, 2010·, costing Rs. 678 crore 
specifically deaigned to prepare Indian sportspersons for 
maximizing the medals tally in the CWG, 2010. Under 
this Scheme comprehensive and intensive training and 
exposure both in India and abroad will be provided to 
1286 elite sportspersons (medal probables) of 18 sporta 
disciplines with full scientific and medical back up facilities. 
The coachingltrainlng camps for the selected athlets have 
commenced at the various Centres of Sporta Authority of 
India (SAl). Minlater of State, Youth Affairs and Sports is 
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himself visiting these Centres to review the training! 
coaching programmes. 

(e) No, Sir. 

(f) Does not arise. 

Vector Born. 01 ...... 

·169. SHRi P.C. THOMAS: 
SHRI N.S. V. CHITIHAN: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether the Govemment has conducted any studyl 
rea.arch regarding the iner.aslng number of d.eaths due 
to Dengue and Chikungunya in various parts of the 
country, including Kerala; 

(b) if so, the outcome thereof and the action taken 
by the Govemment thereto; 

(c) the funds and other aids given to the States In 
this regard during the last three years and the current 
year, year-wise and State·wise; 

(d) whether any vaccination has been developed to 
prevent these disease; and 

(e) if so, the details thereof? 

THE MINISTER OF HEALTH AND FAMILY WELFARE 
(DR. ANBUMANI RAMADOSS): (a) and (b) No specific 
re .. arch in respect of Dengue and Chikungunya has been 
conducted 80 far by Govemment of India. However, Indian 
Council of Medical Research (ICMR) has established one 
filed unit of National Institute of Virology (NIV), Puna, at 
Alappuzha district of kerale on 20th February, 2008, to 
carry out research activities related to mosquito transmitted 
viral diseases like Dengue and Chikungunya in Karala. 

(c) Funds specific to Dengue and Chikungunya have 
been provided to the State from 2007·08 onwards. 
However during 2006·07 and 2007-08, funds under 
emergency package were also. released to Chikungunya 
endemic States. Details of the funds provided under 
regular budget and as emergency package are given in 
the enclosed Statement. 

In addition, Dengue and Chikungunya test kits are 
provided to the States and the cost is reimbursed by 
Govemment of India. Larvicides are also procured centrally 
and provided to the States as per their requirement. 

(d) and (e) Till date, no vaccine against Dengue and 
Chlkungunya has been developed. 

OS/lIlls of /hs Funds MIsIIStJd/III/OCIIMli to Osngus lind ChikungunYII Endsmic SIs/ss 

(In Rs. Lakhs) 

SI.No. Name of the Regular Budget Emergency package for 
endemic 2006·07 2007·08 2008·09 2006-07 2007·08 2008·09 
States 

2 3 4 5 6 7 8 

1. Andhra Pradesh No funds 27.50 98.20 220.50 181.26 

2. Andaman Nicobar Isl.nds 
specific to 
dengue and 0.00 11.10 95.46 0.00 

3. Assam chikungunya 16.00 11.00 0.00 0.00 
released 

4. Bihar* during the 1.00 13.80 0.00 0.00 Nil 

5. Chandigarh 
ye.r 

16.00 19.80 0.00 0.00 

6. Deihl· 16.50 49.40 170.50 0.00 
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2 3 4 5 6 7 8 

7. Gujarat 25.00 i7.60 220.50 0.00 

8. Goa·· 1.00 13.10 0.00 75.00 

9. Haryana· 1.50 54.30 0.00 0.00 

10. Jammu and Kashmir 0.00 11.00 0.00 0.00 

11. Kamataka 20.50 102.90 220.50 0.00 

12. Kerala" 27.00 71.20 220.50 403.90 Nil 

13. Lakshadeep 0.00 11.50 0.00 0.00 

14. Maharashtra 19.50 91.30 220.50 15.15 

15. Madhya Pradesh 2.50 33.90 220.50 0.00 

16. Manlpur 0.00 8.30 0.00 0.00 

17. Orissa 0.00 51.70 0.00 0.00 

18. Punjab 0.50 33.50 0.00 0.00 

19. Puduchery" 0.00 18.70 130.50 0.00 

20. Rajasthan 4.00 82.00 220.50 0.00 

21. Tamil Nadu" 30.00 114.10 220.50 200.00 

22. Uttar Pradesh 24.50 110.40 0.00 0.00 

23. Weat Bengal 17.00 63.80 0.00 0.00 

Total 250.00 1172.60 2160.46 875.31 

"Audited reports awaited required for releaH of funds 
"Having suffici.nt unspent balance hence no r.i .... will be made during 2008·09. 

/Translation] 

Pending Pa •• port Application. 

*170. SHRIMATI KIRAN MAHESHWARI: 
SHRI GIRDHARI LAL BHARGAVA: 

Will the Minister of EXTERNAL AFFAIRS be pleased 
to state: 

(a) the number of applications pending in each 
Regional passport Office (RPO) as on date, Stete-wlse; 

(b) the steps being taken to clear the pending 
applications expeditiously; 

(c) the number of passport offices in various States 
inspected during the last three years and the current 
year; 

(d) the details of IapseS/irregulariti •• noticed therein, 
RPO-wise; 

(e) whether proposals have been received from Stales 
for opening of new passport offices; and 

(f) if so, the details thereof, State-wise? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
PRANAB MUKHERJEE): (a) The information is given in 
the enclosed Statement. 
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(b) The Government has taken several steps from 
time to time including: 

(i) special drives to eliminate pendencies; 

(iI) expediting police verification process by 
coordinating with Police authorities; 

(iii) expanding the number of applicants who can 
get passports on the basis of post issuance 
police verification; 

(iv) renewal of passports without police verification 
of those applicants who have clear police reports 

2005 2006 

6 Inspections 38 Inspections of 
of 6 Passport 23 Passp9rt 
offices offices 

(d) During the inspections of Passport offices, 
shortcomings falling in the following major categories have 
been noticed in respect of all Paseport office.: 

(i) not conducting proper scrutiny of applications at 
the time of receipt of the sarne; 

(ii) not making speCial arrangements for Tatkal 
cases: 

(iii) delays in dispatch of Personal particular form to 
Police authorities; 

(iv) instance of delays in the granting and issue of 

in respect of existing passports and nothing 
adverse against them passport records. 

(v) issue of passports to senior citizens, Government 
servants and minors without police verification 
subject to completion of certain formalities; and 

. 
(vi) holding of Passport Adalatslcamps at regular 

Intervals by Passport offices to dispose of old 
passport cases expeditiously. 

(c) The number of Passport offices inspected year-
wise is given below: 

2007 Upto Nov. 2008 

25 Inspections 25 Inspections 
of 22 Passport of 22 
offices Passport offices 

passports after receipt of clear Police verification 
reports; 

(v) wrong ¥Emigration Clearance Required" (ECR) 
endorsements; 

(vi) delays in dispatch of passports; 

(vii) absence of prompt re-dressal of grievances of 
passport seeking public; 

(viii) absence of requisite amenities for passport 
applicants. 

(e) and (f) No proposals have been received from 
States for opening of new Passport offices. 

StIItement 

Passport Da/8 Up/o 21s/ Novembllr 2008 

SI.No. Name of Passport Total Passport Toial Passports Toial Number State covered by I88p8Ctive 
otIict AppkaIians issued from of Applications PII&6pOrt Offices 

received 01.01.08 to pending as on 
01.01.08 to 21.11.08 21.11.08 

21.11.08 

2 3 4 5 6 

1 . Hyderabad 327125 305834 82983 Andhra Pradesh 

2. Vishakhapa1nam 74225 72310 14275 Andhra Pradesh 

3. Guwahati 28754 31863 8759 Assam, Manipur, Mizoram, Nagaland, 
Arunachal Pradesh & Meghalaya. 
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4. Patna 174917 130243 82712 BIhar 

5. Chandlgarh 289583 251962 67086 Haryana (12 Distrcts) and Punjab (12 
Districts) 

6. Raipur 19958 17050 4185 Qhattiagarh 

7. Delhi 242483 255011 27367 Delhi & Haryana (9 Districts) 

8. Panaji 2n81 27497 1692 Goa 

9. Ahmedabad 248327 ~53668 3599 Gujarat 

10. Surat 79276 80847 7695 Gujarat 

11. Shimta 23407 22927 515 Himachal Pradelh 

12. Jammu 14056 15024 4688 Jammu and Kashmir 

13. Srinagar 11167 13452 12417 Jammu and KashmIr 

14. Ranchi 38531 33346 13863 Jharkhand 

15. Bangalore 264829 263109 49364 Karnataka 

16. Cochin 207062 219924 27540 Kerala 

17. Kozhikode 169868 170532 13903 K .... 

18. Trivandrum 147216 143306 17859 Kerala 

19. Malappuram 140435 136015 15756 Kerala 

20. Bhopal 63281 60734 23806 MacIlya PnIdeah 

21. Mumbai 272332 268781 16791 Maharuhtra 

22. Thane 135736 133156 14919 Maharuhtra 

23. Pune 100867 106729 23n1 Maharaahtra 

24. Nagpur SOn8 52648 7180 Maharuhtra 

25. Bhubaneswar 42194 43590 17547 Orissa 

26. Jalandhar 182642 165158 47958 Punjab 

27. AmrilBar 41785 22298 17279 Punjab 

28. Jail=ur 164362 160271 31531 Raju1han 

29. Madura! 110902 115485 17678 Tamil NIdu 

30. Coimbatore 11513 6934 5465 Tamil NDI 

31. Trichy 125937 172602 746 Tamil NIdu 
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2 3 

32. Chennai 267393 

33. Lucknow 296457 

34. Ghaziabad 84800 

35. Bareilly '65164 

36. Dehradun 16424 

37. Kolkata 167194 

Total 4708761 

[English} 

Special Package for Protection of 
Fore.t. and Wlldllf. 

171. SHAI CHENGAAA SURENDRAN: 
SHAI AJOY CHAKAABOATY: 

4 

272929 

282363 

82882 

59542 

10470 

170359 

4630851 

Will the PAIME MINISTEA be pleased to state: 

(a) whether the Government is providing any special 
package including financial assistance to various State 
Govemment for the protection of forests and wild life; 

(b) if so, the details thereof, State-wise; 

(c) whether the Government has received proposals 
trom various State Govemments in this regard during the 
last three vears and the current year; 

(d) if so, the details thereof, State-wise and year-
wise; and 

(e) the action taken by the Government in this 
regard? 

5 6 

36907 Tamil Nadu & Puducherry 

75411 Uttar Pradesh 

6011 Uttar Pradesh 

19943 Uttar Pradesh 

56Y4 Uttarakhand 

53442 West Bengal, Tripura & Sikklm 

887936 

THE MINISTER OF STATE IN THE MINISTAY OF 
ENVIAONMENT AND FOAESTS (SHAI S. AEGUPATHY): 
(a) and (b) No Sir. The Ministry is not providing any 
special package to any State Government. However, 
financial assilance through on-going plan schemes is being 
provided to various State and Union Territory Governments 
for protection of Forests and Wildlife. These schemes 
include: 

1. Integrated Forest Protection Scheme 

2. Project Elephant 

3. Project Tiger 

4. Assistance for Development of National Parks 
and Sanctuaries. 

(c) to (e) The State/Union Territory Governments 
submit proposals for their Annual Plan of Operation under 
various plan schemes and depending upon the availability 
of funds, financial assistance is provided to the Slate 
and Union Territory Governments. The detaile of financiai 
assistance provided to the State and Union Territory 
Governments during the last three yeara and the currenl 
year is given in the enclosed Statement I to IV. 

Statement I 

SI.No. 

1. 

2. 

States 

2 

Other Stilt •• 

Andhra Pradesh 

Inlegraltld FortlSl ProlBClion Schems 

2005-06 

3 

175.00 

128.88 

2006-07 

4 

Nil 

132.53 

2007-08 

5 

179.n2 

83.736 

(As. in lakhs) 

2008-09 

6 

270.00 
93.614 
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2 3 4 5 6 

3. Chhattisgarh 104.31 371.40 613.012 387.70 

4. Goa Nil Nil- (29.01) 18.53 

5. Gujarat 192.00 400.00 568.825 387.53 

6. Haryana 75.00 167.50 96.04 

7. Himachal Pradesh 180.186 Nil 124.068 280.96 

8. Jammu & Kashmir Nil Nil Nil 

9. Jharkhand 75.00 12.283 221.875 217.872 

10. Kamataka 119.63 122.88 159.60 284.90 

11. Kerala 125.00 167.597 283.72 487.00 

12. Madhya Pradesh 125.00 325.00 686.02 462.00 

13. Maharashtra Nil Nil- (103.48) 232.84 232.00 

14. Orissa 110.00 78.38 180.61 234.00 

15. Punjab Nil Nlr (100.00) Nil- (100.00) 134.28 

16. Rajasthan 100.00 100.07 99.692 150.408 

17. Tamil Nadu 150.00 158.40 431.5775 Nil- (191.73) 

18. Uttar Pradesh 49.25 135.04 236.73 208.89 

19. Uttarakhand 150.00 508.85 283.41 305.26 

20. West Bengal 140.00 218.10 187.426 270.60 

Total 1999.256 2996.01 4886.4406 4297.014 

NE a Slkklm 

1. Assam 400.00 190.28 496.00 400.00 

2. Arunachal Pradesh 274.66 191.88 308.42 225.22 

3. Manipur 128.SO 395.18 143.55 165.00 

4. Meghalaya SO.OO 150.00 88.00 189.00 

5. Mizoram 300.00 229.71 414.37 328.00 

6. Nagaland 54.00 337.72 365.4284 178.00 

7. Sikkim Nil 141.70 120.8648 220.88 

8. Tripura 18.00 182.915 98.593 156.00 

Total 1253.48 1799.185 2033.0242 1861.90 
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2 3 4 5 6 

Union Territo ..... 

1. Andaman and Nicobar Islands Nil Nil Nil Nil 

2. Chandlgarh Nil Nil Nil Nil 

3. Dadra and Nagar Haveli 8.26 3.8552 Nil Nil 

4. Daman & Diu Nil Nil Nil 18.1464 

5. Lakhsadweep Nil Nil Nil Nil 

6. New Deihl Nil Nil Nil Nil 

7. Ponclicherry Nil Nil Nil Nil 

Total 8.26 3.8552 Nil 18.1464 

Grand Total 3260.976 4799.0302 6698.4647 61n.0604 

-Indicates that funds were sanctioned but actual rel_ was NIl as the HIller unspent funds were adjusted, ~t current ye.'. 
release. These amount. are given In brackets. 

States 

Andhra Pradesh 

Arunachal Pradesh 

Assam 

Chhattlsgarh 

Haryana 

Jharkhand 

Karnataka 

Kerala 

Maharashtra 

Meghataya 

Mizoram 

Nagaland 

2005-06 

2 

60.00 

71.50 

40.00 

75.00 

168.00 

170.00 

30.00 

48.00 

Statement II 

Proj6ct EIBpllllnt 

2006-07 

3 

64.n4 

61.00 

75.00 

80.00 

SO.OO 

74.446 

167.82 

169.40 

25.00 

61.55 

52.45 

2007-08 

4 

60.00 

54.SO 

144.00 

83.n 

132.17 

212.65 

147.70 

56.86 

68.39 

1.33 

26.60 

(In As. 

2008-09 

5 

25.00 

65.00 

130.00 

SO.OO 

150.00 

100.00 

50.00 

50.00 

12.00 

Lakh) 
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2 3 4 5 

Orissa 114.00 153.94 148.50 110.00 

Tamil Nadu 112.00 153.41 124.978 180.00 

Tripura 12.00 15.00 

Uttar Pradesh 6.20 55.33 30.00 

Ultarakhand 137.70 153.12 126.46 157.20 

West Bengal 181.00 160.89 185.725 102.00 

Total 1207.20 1509.00 1640.963 1236.20 

) 
Stlltement III 

PfO/IIc/ Tigsr 

(Re. in Lakha) 

SI,No. Name of Tiger 2005-06 2006-07 2007-08 2008-09 
Reserve Range (including All 

State India Estimation) 

2 3 4 5 6 

1. Andhra Pradesh 68.7926 46.675 73.9175 26.0830 

2. Arunachal Pradesh 172.418 237.3725 110.2542 54.7805 

3. Assam 86.4896 87.431 95.814 221.2890 

4. Bihar 8.4918 69.9554 98.3205 

5. Chattisgarh 24.3343 10.00 35.235 92.1296 

6. Kamataka 453.2246 286.277 1159.71491 235.7748 

7. Kerala 116.1708 109.00 153.2449 86.6000 

8. Jharkhand 164.1784 155.967 45.16 48.2165 

9. Madhya Pradesh 777.2678 879.942 2975.94113 2083.6589 

10. Maharashtra 334.19 238.56 295.71907 233.1278 

11 Mizoram 65.156 115.16 82.90 80.0000 

12. Orissa 107.0024 183.8717 43.28 398.760 

13. Rajasthan 281.2458 178.541 410.88 2477.3026 

14. Tamil Nadu 138.9528 108.535 45.40 .208.8360 
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~ 

2 3 4 
. 

5 6 

15. Tripura 0.50 

16. Uttaranchal 159.9212 192.78 202.005 136.5500 

17. Uttar Pradesh 162.8782 183.265 134.89 157.5100 

18. West Bengal 228.29358 190.5283 308.67414 111.5693 

Total 3345.5076 3289.8609 6270.94035 6652.1678 

Sts'.",.nt IV 

Assistance for Developmel1t of National Park Sanctuaries 

SI.No. Name of State/UT Amount Released (Rs. in lakhs) 

2005-06 2006-07 2007-08 2008-09 
(upto 3.12.2008) 

2 3 4 5 6 

1. Andaman and Nicobar Island 63.55 57.75 82.86 73.48 

2. Andhra Pradesh 104.245 143.238 168.0553 92.378 

3. Bihar 10.50 4.00 37.558 

4. Chhattisgarh 359.817 377.863 379.197 243.86 

5. Dadra & Nagar Haveli 20.00 14.50 11.78 15.62 

6. Daman and Diu 4.721 6.12 

7. Goa 14.40 5.00 31.59 41.94 

8. Gujarat 275.93 328.675 332.084 263.48 

9. Haryana 24.20 60.45 70.03 48.02 

10 . Himachal Pradesh 283.83806 261.55922 233.319 228.09 . 
11. Jammu and Kashmir 113.50 173.68 221.54 169.70 

12. Jharkhand 124.90 98.54 98.128 88.42 

13. Kamataka 474.9931 490.582 630.643 408.56 

14. Kerala 284.5412 362.15 493.574 322.73 

15. Madhya Pradesh 613.553 759.46 800.915 428.48 

16. Maharashtra 241.68 340.855 331.32564 317.08 

17. Orissa 325.649 223.855 357.081 379.00 
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2 3 

18. Rajasthan 192.32 

19. Tamil Nadu 197.20 

20. Uttar Pradesh 345.63 

21. Uttarakhand 85.65 

22. West Bengal 313.9437 

23. Delhi 19.50 

24. Punjab 

North-Ea.tarn Stat •• 

25. Arunachal Pradesh 144.845 

26. Assam 193.205 

27. Manipur 101.03 

28. Meghalaya 59.30 

29. Mizoram 221.28 

30. Nagaland 1.50 

31. Slkklm 118.84 

32. Tripura Nil 

Total 5319.34 

(Trsns/slionj 

Pollution In River. 

*172. SHRI HEMLAL MURMU: 
SHRI HARIKEWAL PRASAD: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the Government has issued any 
guidelines to States for controlling river pollution; 

(b) if so, the details thereof; 

(c) whether the level of pollution in various rivers 
flowing across the country has increased over the years; 

(d) if so, the details thereof, river-along with reasons 
therefor; 

4 5 6 

207.665 347.24 237.46 

206.24 274.64 258.10 

290.38 332.362 253.67 

100.12 76.671 109.68 

357.225 356.215 250.00 

3.00 19.29 

78.602 125.05 168.17 

161.79 81.775 139.10 

96.986 105.89483 82.85 

38.20 64.88 58.01 

136.066 169.46 152.70 

16.38 19.11 23.50 

140.376 159.22 139.38 

31.60 36.00 

6572.252 6399.36077 5057.226 

(e) the details of fund earmarked and apent thereform 
during each of the last three years and the current year 
towards cleaning of these rivers, river-wise; and 

(f) the effective steps taken by the Government to 
de-pollute these rivers and also to prevent pollutants 
coming into these rivers? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) and (b) The launching of the Ganga Action 
Plan (GAP) Phase I as a centrally funded scheme in 
1985 was the beginning of the river cleaning prgram with 
the objective of improving the water quality of the Ganga 
to acceptable standards by intercepting, diverting and • 
treating the sewage. GAP Phase I was extended to GAP 
Phase II, which was approved In various stages during 
1993-96. GAP Phase II was merged in late 1996 with 
the National River Conservation Plan (NRCP), a Centrally 
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Sponsored Scheme for pollution abatement in rivers. The 
major rivera are Ganga along with Yamuna,' its major 
tributary, besides others, Pollution abatement works under 
NRCP are implemented on a cost sharing basis between 
Centre and States through Implementing AgenCies 
nominated by the States and functioning under the control. 
Regular interactions are held with the States during review 
and monitoring of progress of works. 

(c) and (d) Based on an independent monitoring 
undertaken by reputed institutions on some of the major 
rivers under NRCP, the water quality in terms of BOD 
(Bio-chemical Oxygeen Demand) values is reported to 
have improved as compared to the water quality before 
taking up pollution abatement works. 

For example, In respect of water quality of the river 
Ganga. the BOD values in the year 2008 range between 
1.2 to 4.8 mg.llitre in major monitoring locations as 
compared to BOD values ranging between 1.7 to 15.5 
mg.llltre in 1986. 

The water quality of the river Yamuna is· within the 
prescribed limits except In the stretch of Deihl and parts 
of Uttar Pradesh. The deviation in water quality in Delhi 
and Uttar Pradesh is mainly because of large scale 
abstraction of fresh water for drinking and other purposes. 

(e) Central assistance is released from time to time 
in the form of recurring grants for the works taken up in 
the State. Details of the funds released to States and 

expenditure incurred by them during the last three financial 
years and the current financial year are given in tha 
enclosed statement. 

(f) The pollution abatement works undertaken under 
NRCP include Interception and diversion works to capture 
the raw sewage flowing into the river through open drains 
and divert them for treatment in Sewage Treatment Plants; 
low cost sanitation works on river banks; electric andlor 
improved wood crematoria for proper cremation of bodies; 
river front development works, public participation and 
awareness programmes etc. 

River conservation Is a mammoth task requiring 
involvement of all the stakeholders. The Central 
Government supplements the efforts of the State 
Governments in creation of civic infrastructure for sewage 
management and disposal by providing grant for capital 
works In the identified polluted stretches. The Jawaharlal 
Nehru National Urban Renewal Mission (JNNURM) is 
another Central programme presently in operation under 
the Union Ministry of Urban Development for 
supplementing the efforts of the State Governments and 
Urban Local Bodies by provision of Additional Central 
Assistance (ACA) for urban Infrastructure as per guidelines 
of the programme. Sewerage and sewage treatment (I.e. 
domestic wastewater treatment) are among the admissible 
components under this programme. The Government has 
also initiated an' exercise for revamping the river 
conservation strategy to promote a holistic and integrated 
approach .. 

St.tement 

State 

StaltJ-wiss and YBar-Wi6B dBtaiis of funds IlIIBIISBd by the Central Govemmenl along with expendilulll' 
rtIpOrtBd by SlIItes during thB lasl thllle financial ytIIIfS and the cummt financial year 

under thB National River ConsBfYation Plan 

(Rs. in crore) 

Riwr 2005-06 2006'()7 2007.()8 2008.()9 

Funds Expenditure Funds Expenditure Funds Expenditure Funds Expenditure 
Released Released Released Releesed 

2 3 4 5 6 7 8 9 10 

Andhra Pradesh Godavari & Muai 52.00 78.60 47.85 65.24 67.96 79.20 26.87 35.21 

Bihar Ganga 0.34 0.00 0.07 0.00 0.00 0.00 0.00 0.00 

Delhi Yamuna 1.00 0.00 26.50 0.00 14.87 24.78 31.10 0.00 
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2 3 4 5 6 7 8 9 10 

Goa ManC/OVi 1.00 0.00 0.00 0.00 0.70 0.00 0.00 0.00 

Gujarat Sabarmati 0.00 5.22 0.00 0.00 0.25 0.00 0.00 0.00 

Haryana Yamuna 4.24 5.09 7.n 4.53 3.15 9.95 13.80 5.66 

Jharkhand Oamodar, 0.00 0.03 0.00 0.00 0.00 0.27 0.00 0.00 
Ganga & 
Subranarkha 

Kimataka Sadra, 5.80 11.91 0.00 2.96 2.75 0.00 2.25 0.00 
Tungabhadra. 
Cauvery 
Tunga & Pennar 

Kerala Pamba 0.00 0.00 0.00 1.37 1.00 0.09 1.00 0.00 

Madhya Pradesh Betwa, Tapti, 2.00 5.61 4.15 2.57 6.75 0.54 3.315 1.24 
Wainganga, 
Khan, Narmada, 
Kshlpra, Beehar 
& Chambat 

Maharaahtra Krishna & 10.70 8.54 10.09 13.46 6.21 5.24 0.00 0.00 
Godavari 

Nagaland Diphu & 4.50 0.00 0.00 0.00 0.00 0.00 0.00 0.00 
Dhansiri 

Orissa Brahminl & 8.25 10.41 11.04 14.28 7.06 7.90 5.02 7.12 
Mahanadi 

Punjab Satiuj 12.74 26.63 15.35 32.71 44.30 34.70 0.00 8.n 
Rajasthan Chambal 0.18 0.00 0.00 0.00 0.00 0.00 0.00 0.00 

Sikkin, Rani Chu 1.66 0.04 5.05 8.05 4.79 0.00 2.83 8.64 

Tamil Nadu Cauvery, Adyar, 103.07 238.25 82.72 102.93 18.40 27.78 6.75 0.00 
Cooum, Vennar, 
Vaigai & 
Tambarani 

Uttar Pradesh Yamuna, Ganga 16.78 25.57 38.65 SO.05 37.66 56.64 74.75 78.54 
& Gamti 

Uttranchal Ganga 4.50 1.59 8.25 1.72 3.37 3.84 1.00 1.89 

West Bengal Ganga, Oamodar 48.48 37.03 18.00 23.38 23.70 21.06 19.60 10.14 
& Mahananda 

Total 2n.24 452.52 275.49 323.25 241.92 271.99 187.92 153.11 " 
·Expenditure Incurred by States (including State Share). 
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Collection of Toll Tax 

'173. SHRI MANSUKHBHAI D. VASAVA: 
SHRI JASUBHAI DHANABHAI BARAD: 

Will the Minister of SHIPPING. ROAD TRANSPORT 
AND HIGHWAYS be pleased to state: 

(a) the number of private agencies engaged by the 
Government to collect toll tax on National Highways (NHs); 

(b) whether the Road Safety Forum has 
recommended for removing frequent toll gates on the 
National Highways; 

(c) if so, the details thereof and action taken to 
reduce the delay at toll gates; 

(d) whether the Government has received complaints 
of irregularities by the toll collecting agencies; 

(e) if so, the details thereof, agency-wise; and 

(f) the action taken against such defaulting agencies? 

THE MINISTER OF SHiPPING ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BAALU): (a) Eleven (11) 
private contractors were engaged for toll collection on 
Public Funded projects by National Highways Authority of 
India (NHAI) on the basis of competitive bidding. 

(b) and (c) President of an organization called Road 
Safety Forum of West Godavari District had requested to 
withdraw all toll booths on NH-5 in Andhra Pradesh. Action 
taken to reduce the delay at toll gates is given below: 

(i) For public funded toll plaza and Special Purpose 
Vehicle (SPV) projects regular training is 
imparted to toll staff for speedy handling of 
commuters. 

(ii) Provision has been made in the contract 
document that the waiting time of a vehicle at 
toll gate should not be more than 30 seconds. 

(iii) Most of the plazas are computerized and user 
fee receipts are being Issued through the 
computerized systems which take less time than 
the issuance of manual tickets. 

(d) Out of the 11 private contractors engaged, 
Government had received complaints of irregularities 
against two agencies. 

(e) The complaints were received against Mis AS 
Motors engaged for Chaundha Toll Plaza on Agra-Gwalior 
section of NH-3 and MIs Shiva Tractors engaged for fee 
collection at Baretha Toll Plaza on Agra-Dholpur section 
of NH-3. In both the cases, the complaints were about 
over charging and harassment to the commuters crossing 
the plaza. 

(f) On receipt of complaints from commuters, two 
independent empanelled security agencies carried out 
decoy customer check at each of the ptazas and 
thereafter (action for termination of the agreement with 
the agencies was taken) as per the provisions of the 
contract, both the contracts have been terminated. 

/English} 

Relocation of Human Settlementa from 
Wildlife Sanctuarle. 

'174. SHRI P. RAJENDRAN: 
SHRIMATI MANEKA GANDHI: 

Will the PRIME MINISTER be pleased to state: 

(a) whether there is any scheme for relocation of 
human settlements from wildlife sanctuaries; 

(b) if so, the details thereof; 

(c) whether the Government has allocated any funds 
for the relocation of families from wildlife sanctuaries 
during the last three years and the current year; and 

(d) if so, the details thereof, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI S. REGUPATHY): 
(a) and (b) Yes, Sir. Under the Centrally Sponsored 
Schemes- "Development of National Parks and 
Sanctuaries", "Project Tiger" and "Project Elephant", 
Central Government provides financial assistance to Statel 
UT Governments for various activities aimed at wildlife 
conservation including relocation of villages from Tiger 
Reserves, Elephant Reserves, National Parks and Wildlife 
Sanctuaries. Such proposals of the StatelUT Govemments 
are processed by the Ministry subject to the availability 
of funds and fulfillment of necessary procedural 
requirements. Currently the package for relocation under 
these Schemes is upto Rs. 10.00 lakh per family. 
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(c) and (d) The details of financial aulstance released current financial. year under the Centrally Sponsored 
by the Central Govemment for relocation of families from Schemes~"OevelOpment of National Parks and Sanctuariee-
Tiger Reserves, Elephant ReHrves, National Parks and Project Ti~" and ·Project Elephanr Is given In the 
Wildlife Sanctuaries during the last three years and the enclosed statement. 

Statement 

(As. in lakhs) 

SLNo Name of the Name of the 2005-06 2006-07 2007~08 2008-09 
Sanctuary/National Centrally 
ParklTiger Aeserve Sponsored 

Scheme 

1. Kuno Palpur Wildlife Development 175.00 200.00 108.68 134.444 
Sanctuary, Madhya Pradesh of National (Revalidation 

Parks and (on of unspent 
Sanctuaries balance of 

previous years) 

2. Panna Tiger Reserve, Project 00 00 1577.53 300.00 
Madhya Pradesh Tiger 

3. Satpura Tiger Reserve, Project 00 30.00 76.00 1024.49 

Madhya Pradesh Tiger 

4. Bandhavagarh Tiger Reserve Project 00 00 2n.3668 00 

Madhya pradesh Tiger 

5. Ranlhambhore Tiger Project 10.00 00 50.00 500.00 

Reserve. Rajasthan Tiger 

6. Sarlska Tiger Reserve, Project 70.00 00 50.00 1912.00 

Rajasthan Tiger 

7. Similipal Tiger Project 00 00 00 350.00 

Reserve, Orissa Tiger 

8. Bandipur Tiger Project 77.00 00 220.19 00 

Reserve, Karnataka Tiger 

9. Nagarhole Tiger Project 00 58.80 760.00 00 

Reserve, Karnataka Tiger 

10. Corbet Tiger ·Reserve. Project 00 00 10.00 00 

Uttarakhand Tiger 

11. Melghat Tiger Project 17.00 00 00 00 
Reserve, Maharashtra Tiger 

12. Rajaji National Park. Project 82.00 44.00 00 00 

Uttarakhand Elephant 
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Implementation of NHDP Project. 

"175. SHRI REWATI RAMAN SINGH: 
SHRI NIKHIL KUMAR: 

Will the Minister of SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS be pleased to state: 

(a) whether the National Highways Authority of India 
(NHAI) has achieved the target of completion of projects 
under the National Highways Development Programme 
(NHDP); 

(b) if so, the details thereot; 

(c) whether any assessment has been made by NHAI 
in this regard; 

(d) If so, the details thereof; 

(e) the details of funds allocated and spent therefrom 
for construction and development works of the National 
Highways during the last three years and the current 
year; 

(f) the overall cost escalation as a result of delay in 
completion of these projects; and 

(9) the steps taken by the Government to complete 
the projects without any further delay? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BAALU): (a) to (d) The 

phase wise progress of implementation of National 
Highways Development Project (NHDP) being Implemented 
by the National Highways Authority of India (NHAI) is 
indicated in the enclosed statement I. 

(e) The funds allocated and spent during last three 
years and current year are tabulated below: 

Rs. in Crore 

Year Allocation of funds Expenditure 

2005·06 

2006·07 

2007·08 

2008·09" 

"Upto Nov. 2008. 

8208.74 

9995.45 

9228.50 

5447.26 

(includes Pvt. 
Sector 

investment) 

6305.15 

9090.23 

15973.02 

10238.98 

(f) Escalations are paid as per the contract. According 
to the contract In case the project I. delayed due to fault 
on the part of the contractor, liquidated damages are 
Imposed and no escalation Is paid. Escalations are paid 
only In case the delay Is beyond' the control of the 
contractor. The overall cost escalation, if any, is known 
after completion of the project. 

(g) Steps to expedite completion of projects are given 
in the enclosed statement II. 

Statement I 

Phase· wise de/ails of progfflSS of NHOP 

NHDP Total length Awarded length Completed 416 lane Scheduled 
Phase (Km) (Km) length (Km) completion date 

NHDP·I 7498 7498 7160 Dec. 2004 

NHDP·\I 6647 5806 2314 Dec. 2009 

NHDP-1I1 12109 2075 584 Dec. 2013 

NHDP·V 8500 1030 38 Dec. 2012 

NHDP·VI 100 Dec. 2015 

NHDP·VII 700 Dec. 2014 
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Steps Taksn lor Early Completion of the Projects 

1. The Contracts are regularly monitored at various 
levels such as by Supervision Consultant, Project 
Directors, Senior officers of National Highways 
Authority 0" India (NHAI). Periodically reviews 
are also held at the level of Chairman, NHAI, 
as well as in the Department of Road Transport 
& Highways. 

2. State Governments have appointed Senior 
officers as nodal officers for resolving problems 
associated with implementation of the NHDP 
such as land acquisition, ramoval of utilities, 
foresVpoliution/environment clearances etc. These 
nodal officers hold periodic meetings to review 
the projects and take action to resolve the 
problems. 

3. A Committee of Secretaries has been constituted 
under Cabinet Secretary to address inter-
ministerial and Centre-State issues such a8 land 
acquisition, utility shifting, environment approvals, 
clearance of Rail Over Bridge (ROBs). 

4. The procedure of issue of Land Acquisition 
notification has now been simplified. Earlier all 
the notifications under National Highway Act. 
1956 were vetted by the Ministry of Law. An 
amendment has already been made in the 
Allocation of Business Rules, 1961 by which 
these notifications are not required to be sent 
to the Ministry of Law who has approved the 
standard formats of various notifications keeping 
in view the similar nature of the notifications of 
Land Acquisition. 

5. To expedite the construction of Rail Over Bridges 
(ROBs) an officer of the Railways has been 
posted to NHAI to coordinate with Ministry of 
Railways. Memorandum of Understanding has 
been signed with MIs. Indian Railway 
Construction Cooperation (IRCON) for 
construction of some of the ROBs. 

6. Action has been taken against non performing 
contractors and they are not allowed to bid for 
future projects unless they improve the 
performance in existing contracts. 

7. Steps have been taken to Improve cash flow 
problems of contr.ctor. by granting Interest 
bearing discretionary advance at the request of 
contractor, release of retention money against 
bank guarantee of equal amount, deferment of 
recovery of advances (on interest basis) etc. 

{Tmf1Sla/ionj 

Power. to Panchayatl Raj In .. ltutlon. 

"176. SHRI HARISINH CHAVDA: 
PROF. VIJAY KUMAR MALHOTRA: 

Will the Minister of PANCHAYATI RAJ be pleased to 
state: 

(a) whether all the States in the country have not 
delegated power to Panchayati Raj Institutions in their 
States for govemance; 

(b) if so, the details thereof alongwlth the names of 
such States and the reasons therefor; 

(c) whether the Govemment propoaea to amend the 
Panchayati Raj Act in this regard; 

(d) If so, the details thereof; and 

(e) the steps taken by the Govemment to strengthen 
the Panchayati Raj Institutions? 

THE MINISTER OF PANCHAYATI RAJ AND 
MINISTER OF DEVELOPMENT OF NORTH EASTERN 
REGION (SHRI MANI SHANKAR AIYAR): (a) and (b) All 
States to which the provisions of Part IX of the 
Constitution apply have their respective Panchayatl Raj 
legislation. 

The Panchayatl Raj legislation of the States provide 
for devolution ot powers and responsibility upon the 
Panchavats at various levels. However, the extent of 
actual devolution varies among the Stat.s. 

(c) and (d) The Ministry ot Panchayatl Raj has no 
proposal to more amendments to the Constitutional 
provisions relating to Panchayati Raj. The State 
legislatures are competent to amend their respective 
Panchayati Raj Act and they do sofrom time to time. , 

(e) As Panchayati Raj is a State subject. the Ministry 
has worked closely with States to develop and 
operatlonalize a national consensus on the measures to 
be taken to strengthen Panchayati Raj Insltutlons (PRls). 

" 
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The Ministry is also continuously and closely engaging 
with the Central Minlstelll administering the Centrally 
Sponsored Schemes to ensure that definite roles are 
assigned to Panchayats at all levels In planning and 
implementing these schemes. Participative plans prepared 
from the grass roots level upwards by the Panchayats 
and the Municipalities constitute the sine que non of the 
Backward Regions Grant Fund (BRGF). The Ministry also 
operates a modest Panchayat Empowerment and 
Accountability Incentive Scheme, which the Ministry hopes 
to widen and deepen. 

[English] 

International Size Shipyards 

'177. SHRI MADHUSUDAN MISTRY: 
SHRI HARIN PATHAK: 

Will the Minister of SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS be pleased to state: 

(a) whether the sites for setting up of two shipyards 
of Intemational size on the west and east coasts have 
been identified; 

(b) II so, the details thereof? 

(c) whether the nodal agencies namely the Mumbai 
Port Trust and the Ennore Port Limited have prepared 
detailed project reports on the setting up of these 
shipyards; 

(d) if so, the details thereof; and 

(e) the time by which the work on these projects is 
likely to commence? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BAALU): (a) to (e) National 
Maritime Development Programme envisages setting up 
of two international size shipyards, one on the East Coast 
and another on the West Coast of India. Maritime States 
were requested by this Ministry to identity suitable location 
for setting up of international size shipyards, one each 
on the East Coast and West Coast of India respectively. 
Certain locations have been suggested by some of the 
Maritime States. 

The nodal agencies viz. Ennore Port Limited and 
Mumbai Port Trust have been authorized to appoint 

Consulants who, inter alia, who, Inter alia, would identify 
3 or 4 alternative sites each for setting' up of shipyard on 
West Coast and East Coast of India respectively and 
also suggest optimal locations with detailed justification. 
The process for appointment of Consultants has already 
been initated and commencement of the project depends 
on the outcome of the recommendations of the 
Consultants. 

Complalnta from CGHS aeneflclarl •• 

'178. SHRI G.M. SIDDESWARA: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether a large number of complaints have been 
received from the beneficiaries about the functioning of 
the Central Government Health Scheme (CGHS) during 
the last three years and the current year; 

(b) if so, the details thereof the reasons therefor; 
and 

(c) the steps taken by the Government to improve 
the services of CGHS dispensaries? 

THE MINISTER OF HEALTH AND FAMILY WELFARE 
(DR. ANBUMANI RAMADOSS): (a) and (b) Some 
complaints have been received from time to time. 

(c) As an improvement in services of the CGHS, 
following steps have been taken: 

(i) Modernisation of CGHS through Computerised 
network of dispensaries and Authorised Local 
Chemists in Delhi, which has also been decidod 
to be replicated in other CGHS covered cities. 

(Ii) Approval of contractual appointment of retired 
General Duty Medical Officers of the CGHS to 
tide over the vacancies of Medical Officers in 
the CGHS. 

(iii) Participation of beneficiaries in man.agement of 
affairs of dispensary through Local Advisory 
Committees. 

(iv) Continuous empanelment Scheme for 
empanelment of Private Hospitals and diagnostic 
centres. 

(v) Making available all orders and data regarding 
empanelled Hospitals/diagnostic centres on 
CGHS webpage. 
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(vi) Appointment of Authorized Local Chemists for 
easy availability of indented medicines and onUne 
indenting of medicines. 

(vii) Periodic convening of Claim Adalats for early 
settlement of Medical reimbursement· Claims of 
pensioners. 

(viii) A comprehensive combined new drug formulary 
for CGHSIMSO has been formulated comprising 
626 generic and 504 propriety drugs. 

{Trans/ation} 

Eradication of Polio 

*'79. SHRI MITRASEN YADAV: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the World Health Organisation (WHO) 
has fixed any time-frame for eradication of polio from the 
country; 

(b) if so, the details thereof; and 

(c) the measures taken by the Govemment in this 
regard? 

THE MINISTER OF HEALTH AND FAMILY WELFARE 
(DR. ANBUMANI RAMADOSS): (a) No, Sir. 

(b) Does not arise. 

(c) For achieving the goal of polio eradication, the 
following programme is being Implemented: 

• In Endemic States and districts, several 
Supplementary Immunization rounds are being 
implemented every year. 

• In response to detection of polio cases in polio 
free areas, Mop Up Immunization actjvities are 
being implemented. 

• To combat type 1 & type 3 circulations, type 
specific monovalent polio vaccines are being 
used in endemic States/districts. 

• Two National Immunization rounds are being 
implemented every year all over the country. 

• Intensive Surveillance of AFP (Acute Flacid 
Paralysis) cases is done and cases of wild polio 
virus are followed up through sero typing to 
determine how the infection spreads from 
endemic areas. 

{English} 

National Rural Health M' •• 'on 

*180. SHRI GURUDAS DASGUPTA: 
SHRI C.K. CHANDRAPPAN: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) the targets fixed under the National Rural Health 
Mission (NRHM) for the year 2008-09; and 

(b) the steps takenlbeing taken by the Govemment 
to achieve these targets alongwith the achlev~ments made 
so far as a result thereof? 

THE MINISTER OF HEALTH AND FAMILY WELFARE 
(DR. ANBUMANI RAMADOSS): (a) and (b) NRHM is an 
initiative for sector wide rejuvenation of Public health 
delivery system in all states in accelerated mode over 
the period 2005-2012. 

The goals of NRHM are as follows: 

• IMR reduced to 30/1000 live births by 2012. 

• Matemal Mortality reduced to 1001100,000 live 
births by 2012. 

• TFR reduced to 2.1 by 2012. 

• Malaria Mortality Reduction Rate-50% up to 
2010, additional 20% by 2012. 

• Kala Azar Mortality Reduction Rate-100% by 
2010 and sustaining elimination until 2012. 

• FilariaIMlcrofilana Reduction Rate-70% by 2010, 
80% by 2012 and elimination by 2015. 

• Dengue Mortality Reduction Rate-50% by 2010 
and sustaining at that level until 2012. 

• Cataract operations-inscreasing to 46 lakhs until 
2012. 

• Leprosy Prevalence Rate-reduce from 1.8 per 
10,000 in 2005 to less that 1 per 10,000 
thereafter. 

• Tuberculosis DOTS series-maintain 85% cure 
rate through entire Mission Period and .'so 
sustain planned case detection rate. 
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• Engaging 6,00,000 female Accredited Social 
Health Activists (ASHAs) etc. 

The NRHM does not lay down yearly targets since 
the reform agenda is based on decentrallsed planning 
and is not seeking to implement one size fit all strategies 
in country wide manner. Til. Framework for 
Implementation of NRHM does. however, lay down broad 
time lines for various years of the mission. 

Since the launch of NRHM, all. the states have 
operationalised the strategies which are detailed in the 
Framework for Implementation of NRHM. The interventions 
which are supported in each state are contained in the 
detailed, State Programme Implementation Plan (PIP) 
which is prepared by each state on the basis of the 
Integrated District Health Action Plans prepared in its 
districts. The State PIP is appraised and approved by 
the National Programme Coordination Committee (NPCC) 
and funds are released to the states for the activities 
approved by the NPCC. 

During the period 2005-06 to 2008-09, large number 
of fundamental reforms have been carried out under 
NRHM to address the issues of infrastructure, human 
resources. logistics, programme support, financial 
accounting and reporting etc. All constituent initiatives of 
NRHM including Reproductive and Child Health (Phase 
II), various National Disease Control Programmes of 
Control of Vector Borne Dlsease~, Control of Tuberculosis, 

Eradication of Leprosy, Control of Iodine Deteciency and 
Blindness and Integrated Disease Surveillance .re able 
to show better performance because of overall 
rejuvenation of the Public health delivery system through 
NRHM. Health institutions at all levels have been 
strengthened with greater inflow of state funds as well as 
support to local innovation trough united funds and Annual 
maintenance Grants under NRHM. The ownership of the 
community has been ensured through establishment of 
Rogi Kalyan Samitis (RKSs) at health facilities. The RKSs 
are empowered and funded to manage the facility and 
bridge the service delivery gaps noted at respective 
facilities. Path breaking steps have been taken to improve 
availability of critical skills at all levels through engagement 
of contractual human resources. The service delivery has 
also been augmented by various states through innovative 
pro poor partnerships with non government service 
providers. The positioning of locally selected and trained 
community health worker in the form of Accredited Social 
Health Activists (ASHA), has facilitated preceptible 
improvement in the accessibility of health services by the 
community. The overall improvement in capacity of the 
Public Health delivery system is rekindling the faith of 
community in public systems and helping the Missioll 
achieve the time lines and goals mandated in the 
Framework for Implementation. 

As per reports received from States upto August. 
2008, the following has been added by NRHM so far: 

What Has NRHM Added 

1. 

2. 

3. 

4. 

5. 

Rogi Kalyan Samitia 

ASHAs/Link 
Workers 

Village Health & 
Sanitation 
Committees 

Village Health & 
Nutrition Days 

24x7 Health 
Fac:lities In Rural Areas 

547 DHs, 4038 CHCs, 662 other than CHC Hospitals, 1635 PHCs have their 
own Rogi Kalyan Samltis with united funds for improving quality of health 
services 

6.25 lakhs ASHAslUnk Workers selected, 5.40 lakh trained and 2.43 lakh 
with Drug kits in their respective villages. 

2.98 lakh villages (neraly 50%) have their own Village Health & Sanitation 
Committees. 2.10 lakh have also received the Rs. 10,0001- united grant 
for local action. 

30.48 lakh in 2006-07, 44.76 lakh in 2007-08 and 13.53 lakh so far· 10 

2008-09. Village Health & Nutrition Days organized at ICDS centre to reach 
basic health services. 

A total of 11,135 APHCs, PHCs, CHCs and other Sub Districts facilities 
are functional 24x7. 
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6. Addition of Human 
Resources 

223·1 Specialists, 10,489 MBBS Doctors, 17979 

Staff Nurses, 32,321 ANMs, 7590 Para Medics added under NRHM 

7. Programme 
Management units 

398 District ~rogramme Managers, 434 District 
Accounts Managers, 433, District' Data Managers, 
523 DPMUs, 34 SPMUs, 1261 Block Managers, 
1413 Accountants, 2550 Block PMUs added under NRHM. 

8. Janani Suraksha 
Yojana Beneficiaries 

Over I crore women covered under JSY 80 far. 

9. Mobile Medical Units 212 MMUs functional so far. 

10. AYUSH 4853 health facilities have co-located AYUSH services. 3933 AYUSH Doctors 
and 831 AYUSH paramedics added to the system. 

Growth In Textile Exports 

1229. SHRI DALPAT SINGH PARSTE: Will the 
Minister of TEXTILES be pleased to state: 

(a) whether the Government has conducted any study/ 
survey to ascertain the growth In textile exports and 
competitiveness of Indian textile industry in the 
international rna~et after the dismanting the quota regime; 

(b) if so, the details and outcome thereof; 

(c) the factors Identified for slow growth in textile 
exports as compared to other countries like China; and 

(d) the efforts made by the Government to improve 
textile exports and competitiveness of Indian textile 
industry in the international market? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) and (b) The 
Government has conducted a number of studies in the 
post quota period i.e. after 2004. The objectives for such 
studies include an investigation into the Post-MFA 
response of the Indian textile and apparel industry to the 
world after quotas, mapping for World Imports 01 textiles 
article & Identification of potential ma~ets & potential 
products for India's Export. In addition, the textile Export 
Promotion Councils were also provided fund by the 
Government to commission studies specific to their 
respective sectors viz. cotton, Man-made Fabric etc. The 
Councils have been requested to implement the 
recommendations in these reports or utilize the data 
generated in these reports for optimum benefits. 

(c) Although exports of textiles from India has risen 
from less than US$ 15 billion In 2004-05 to over US$ 21 
billion in 2007-08, denoting an increase of 50% in three 
years, the volume of exports, as compared to certain 
other countries, could ncrt register a faater growth due to 
various reasons like constraints of world class 
infrastructure, high power and transaction cost, atate level 
cess and duties, lack of state-of-the-art technology etc. 

(d) The Govemment has taken a number of steps to 
improve' the textile export and competitiveness of Indian 
textile industry in the international ma~et, which include 
the following:-

(I) The Technology Upgradation Fund Scheme 
(TUFS) was launched to facilitate the 
modemlsatlon and upgradatlon of the textile 
industry both In the organ/sed and unorganized 
sector. The Scheme has been further fine tuned 
to incre .. e the rapid inveatman. In the targeted 

. sub-sectors of the textile induatry. The cost of 
machinery haa been further brought down by 
reducing the customs duty on Imports. 

(ii) To provide the textile industry with world-class 
infrastructure facilities for setting up their textile 
units meeting Intemational environmental and 
social standards, a Public-Private Partnorship 
(PPP) based Scheme known as the ·Scheme 
for Integrated Textile Park (SITP)" h88 been • 
IntroduQed In ~t 2006. 

(iii) In 2004-05 Budget, the entire textile sector, 
except for man-made fibre and fHament yam was 
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provided optional exemption from excise duty. 
In 2005-06 Budget, Central Value-added Tax 
(CENVAT) on Polyester Filament Yam has been 
reduced from 24% to 16%. These modifications 
in fiscal levies aim at attracting more investments 
for modernization of textile sector. 

(iv) To facilitate import of state of the art machinery 
to make our products internationally competitive 
in post quota regime, in 2005-06 Budget, the 
customs duty on textile machinery has been 
brought down to 10% except 23 machinery 
appearing in List 49 which attracts Basic 
Customs Duty (BCD) ot 15%. The concessional 
duty of 5% continues to be at 5% on most of 
the machinery items. 

(v) Government has launched the Debt Restructuring 
Scheme w.e.f. Sept., 2003 with the principal 
objective to permit banks to lend to the textile 
sector at 8-9% rate of interest. 

(vi) Government has allowed 100% Foreign Direct 
Investment in the textile sector under· automatic 
route. 

(vii) Government has de-reserved the readymade 
garments, hOSiery and knitwear from SSI sector 
so that large scale investments may be 
encouraged in these sectors. 

(viii) National Institute of Fashion Technology (NIFT) 
has been set up to provide the leadership role 
in sensitizing the Industry to concept of value 
addition by including trained professionals to 
manage the industry. This has resulted in an 
increased demand tor trained professionals In 
various sectors servicing the industry. 

(ix) A series of relief measures to textiles exporters 
such as enhanced DEPB & Duty drawback rates, 
reduced ECGC premium, subvention on credit 
rates, retund of service tax paid by exporters 
on various services. 

(xl Apparel Export Promotion Council (AEPC) has 
established Apparel Training DeSIgn Centres 
(ATDCs) through out the country to cope up the 
requirement of skilled/semI-skilled manpower for 
the textile industry. 

[Translstionj 

Village Gillin Banke Scheme 

1230. SHRIMATI KARUNA SHUKLA: 
SHRI CHANDRA MANI TRIPATHI: 

Will the Minister of CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be pleased to state: 

(a) whether the Government is running Village Grain 
Banks Scheme for the people living below the poverty 
line in the areas where there· is a chronic shortage ot 
toodgrains; 

(b) if so, the details thereof; 

(c) the States where the said scheme is already 
being implemented alongwith the reasons for not 
implementing the scheme in other States; and 

(d) the steps being taken by the Government for 
implementation of the said scheme In all the States? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (OR. AKHlLESH PRASAD 
SINGH): (a) to (d) The Government is implementing the 
Village Grain Bank scheme in chronically food scarce 
and vulnerable areas for all willing Below Poverty Line/ 
Antyodaya Anna Yojana famll!es to provide safeguard 
against starvation during the period of natural calamity or 
during lean season. So far 14,683 Village Grain Banks 
have been sanctioned by the Department of Food and 
Public Distribution in 20 States. A statement showing the 
number of Village Grain Banks sanctioned is enclosed 
Rest of the State/Union Territories have yet not 
implemented the Village Grain Banks Scheme. 12 States! 
Union Territories have informed that they are not interested 
in setting up of ViHage Grain Banks in their States. 

Government has been pursuing with the StateS/Union 
Territories Governments for setting up ot more Village 
Grain Banks. and proposals have been requested from 
them. 
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StIItement 

.S,'atement showing Vil/8ge Gf'IIin &nks S8nctioned by the Oep8rtmw1t of Food ;I Public Distnbution 
during the ye8rs 2005-06, 2006-07, 2007-08;1 2008-lJ!1 (uplo SIIPMmbtIr 20(8). 

Name of State 2005-06 2006-07 

Maharashtra 1377 

Andhra Pradesh 1214 3743 

West Bengal 170 

Bihar 

Gujarat 226 

Madhya Pradesh 926 

Orissa 240 

Tripura 13 

Rajasthan 

Kerala 

Chhattisgarh 262 1642 

Jharkhand 583 

Moghalaya 44 

Uttar Pradesh 500 

Assam 100 

Sikkim 80 

Himachal Pradesh 55 

Nagaland 150 

Uttarakhand 55 

Manipur 93 

Total 3282 8191 

Rice Export by PrlVllte Companl •• 

1231. PROF. VIJAY KUMAR MALHOTRA: 
SHRI KIREN RUUU: 

Will the Minister of CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be pleased to state: 

Year 

2007-08 2008-09 Total VGB's 
Sanctioned 

1377 

4957 

250 420 

415 415 

128 354 

359 1285 

260 500 

26 39 

550 550 

387 387 

1904 

583 

44 

580 1080 

100 

80 

55 

150 300 

55 

99 26 218 

2598 612 14683 

(a) whether the quantum of rice exported by private 
companies exceeded the quantum of rice they were 
permitted to procure during the year 2007-08; 

(b) jf so, the details thereof indicating the quantum 
of rice they were permitted to procure and the quantum 
they actually exported during the Mid period company-
wise; and 
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(c) the action taken against such defaulting 
companies? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) and (b) There is no ceiling or restriction 
imposed on the quantum of rice purchased by private 
traders. Therefore, the quantum of rice exported by private 
companies exceeding the quantum of rice procured by 
them does not arise. 

(c) Does not arise. 

(English! 

Impact of Climate Change 

1232. SHRI M. SREENIVASULU REDDY: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) whether the Govemment propose to provide 
computer simulation models which can help farmers to 
adopt attractive cropping strategies in tune with the likely 
changes in tempreature and precipitation; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): 
(a) and (b) Yes, Sir. The simulation models have been 
developed and validated for few locations in the country 
to estimate the crops yields based on certain input 
parameters, viz., weather, crops, irrigation and soils. The 
success of these models would depend upon the 
availability of location specific input parameters on crops 
and soil etc. ' 

(Tf'8nslalion! 

Procurement Polley of Foodgralns 

1233. SHRI ANURAG SINGH THAKUR: Will the 
Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) whether the policy of export of foodgrains on 
cheaper rates and import on higher rates and permission 
to private, companies for procurement of foodgrains have 
been major causes of the recent food crisis in the country; 

(b) if so, whether the Govemment proposes to change 
the existing procurement policy to check recurrence of 
similar crisis; and 

(c) if so, the details thereof and the time by which 
it is likely to be Implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) No, Sir. In order to increase the domestic 
availability of food grains, the export of wheat was banned 
on 9.2.2007. The export of non-basmati rice was also 
banned from 1.4.2008. However, the import of wheat and 
rice at zero duty was allowed to increase the availability 
in domestic market so as to maintain the price level of 
wheat and rice. 

(b) and (c) As per the existing policy, the Central 
Government extends price support to paddy and wheat 
through the Govemment agencies (Food Corporation of 
India (FCI) and State Agencies). All foodgrains conforming 
to the prescribed specifications offered for sale at specified 
centres is bought by the procuring agencies. The farmers 
have the option to sell their paddy/wheat either to FCII 
State Agencies at Minimum Support Price, or to the private 
parties, as is advantageous to them. Foodgrains' procured 
by the FCI/States Governments and their agencies are 
distributed through State Government under Targetted 
Public Distribution System (TPDS) and other Welfare 
Schemes. No change in the policy of procurement of 
food grains Is envisaged at present. 

Remunerative Prices to Cotton Farm .... 

1234. SHRI SHRIPAD YESSO NAIK: 
SHRI CHANDRA MANI TRIPATHI: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) whether cotton farmers are adversely affected by 
the abolition of import duty on cotton; 

(b) if so, the details thereof including details of cotton 
imported atter the abolition of import duty; 

(c) whether the Government proposes to formulate a 
scheme to make the purchase of homegrownlindigenous 
cotton mandatory by companies to ensure remunorative 
prices to cotton farmers for their produce; and 
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(d) if so, the details thereof? 

THE MINISTER OF STATE IN TrlE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
No, Sir. 

(b) The textile mills are importing mostly Extra Long 
Staple length cotton. For the year 2007-08, the imports 
of raw cotton is about 6.50 lakh bales and total mill 
consumption of about 203 lakh bales as per the estimates 
of Cotton Advisory Board. 

(c) No. Sir. 

(d) Does not arise in view of (c) above. However, to 
ensure remunerative prices to cotton farmers, Govemment 
of India has approved higher Minimum Support Prices for 
cotton for year 2008-09. 

Import Duty on Raw Cotton 

1235. SHRI SANJAY DHOTRE: Will the Minister of 
TEXTILES be pleased to state: 

(a) whether the Government has received any 
representation from the workers and management of yam 
units for imposition of ban on export and removal of 
import duty on raw cotton In view of rising prices of raw 
material and cotton: and 

(b) if so, the details thereof and the reaction of the 
Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) and (b) Yes, 
Sir. To curb the rise in cotton price in domestic market, 
the Government of India have abolished import duty and 
withdrawn duty draw back incentives of 1 % hitherto 
available on export of cotton. 

In.tallatlon of Mobile Jammers 

1236. SHRI AVINASH RAI KHANNA: Will the Minister 
of DEFENCE be pleased to state: 

(a) whether the Government proposes to instaU mobile 
jammers on the Indian borders to prevent information 
going across the borders through mobile phones: and 

(b) if so, the details thereof and the time by which 
Ihey are Ii:<ely to be installed? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY) 
(a) and (b) No such proposal is under consideration of 
the Government. 

Pending Claim. under NAIS 

1237. SHRI RAGHUVEER SINGH KOSHAL: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) the details of the accepted, rejected and pending 
claims of the farmers under the National Agricultural 
Insurance Scheme (NAIS) during the last three years and 
the current year, State-wise; 

(b) whether any demand/suggestion have been 
received for the improvement of NAIS; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
Details of the claims reported/accepted, paid and pending 
under National Agricultural Insurance Scheme (NAIS) 
during last three years are given below:· 

(Rs. in lakhs) 

Year Claims Claims Paid Claims 
Reported! Pending 
Accepted 

2005-06 139824.62 139694.24 130.08 

2006-07 228769.09 226977.80 1791.29 

2007-08 145272.10 72468.86 72803.24 

(b) and (c) Yes, Sir. Some suggestions like reduction 
in unit area of Insurance, change in method of calculation 
of threshold yield, coverage of perennial/horticultural crops, 
timely settlement of claims etc. have been received from 
time to time various State Governments. 

{English} 

A •• '.tance for Water StOl'llge 

1238. SHRI G.M. SIDDESWARA: Will the Minister 
WATER RESOURCES be pleased to &tate: 

" 
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(a) the funds allocated and released for the 
construction of dams, tanks, canals and other infrastructure 
lor water storage and supply to States including. Karnataka 
during the last three years and the current year, State-
wise and year-wise; and 

(b) the funds allocated and released for rehabilitation 
of displaced persons on account of construction of dams 
during the said period, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 

YADAV): (a) The details of the Central Assistance released 
under the Accelerated Irrigation Benefits Programme to 
the States including Kamatka during the last three years 
and current year are given in Statement. 

(b) Irrigation is a State's subject and planning, 
execution and funding of the irrigation project is within 
the pl,;rview of the concemed State Govemment. Central 
Assistance under the Accelerated Irrigation Benefits 
Programme is provided for the expeditious completion of 
the selected projects which may also include resettlement 
and rehabilitation works of the project affected people. 

St.tement 

Slaltl-wiStI dB/ails of Ctlnfrlll assisllIf1C6 I'8leastld under thtl AIBP during 2005-06 10 2008-tJ!J 

SI.No. State Amount 

2005-06 2006-07 2007-08 2008-09 
Grant Grant Grant Grant 

1 2 3 4 5 6 

1. Andhra Pradesh 311.3815 843.4220 987.7692 422.8200 

2. Arunachal Pradesh 18.0000 27.0000 47.1800 7.5700 

3. Assam 34.933 30.2685 77.3380 193.7450 

4. Bihar 16.2380 3.2300 62.2400 29.6200 

5. Chhattisgarh 7.6645 10.7050 96.9640 51.1900 

6. Goa 1.9100 32.4800 15.1100 

7. Gujarat 339.6000 121.8885 585.7200 251.9000 

8. Haryana 6.0000 3.1700 0.0000 0.0000 

9. Himachal Pradesh 30.0785 3.9300 114.0500 0.0000 

10. Jammu & Kashmir 36.6878 37.7716 199.2251 196.2300 

11. Jharkhand 5.0370 1.2900 9.2244 3.7200 

12. Kamataka 140.7759 160.3729 349.9000 318.0800 

13. KeraJa 9.3591 16.6468 0.0000 0.0000 

14. Madhya Pradesh 168.0966 48.3100 500.3450 92.8516 

15. Maharashtra 167.3822 465.5213 972.2500 851.5000 

16. Manipur 75.7035 156.3042 103.9870 97.4600 
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2 3 

17. Meghalaya 1.5750 

1& Mizoram 9.3150 

19. Nagaland 7.9987 

20. Orissa 151.3742 

21. Punjab 26.3166 

22. Rajasthan 90.2952 

23. Sikkim 0.9113 

24. Tripura 31.9950 

25. Tamil Nadu 

26. Uttar Pradesh 133.1280 

27. Uttarakahnd 80.4387 

28. West Bengal 0.0287 

Total 1900.3142 

[Translalion} 

Con .. rvatlon of Lend In Blher 

1239. SHRI GIRIDHARI YADAV: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) the details of the ongoing schemes for 
conservation of land in Bihar; 

(b) the funds provided to Bihar for land conservation 
during the last three years and the current year; and 

(c) the success achieved by the Government in this 
regard during the said period? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
to (c) The Government of India, Ministry of Agricuhure is 
Implementing two Centrally Sponsored Programmes of 
Watershed Development; namely (i) National Watershed 
D.evelopment Project for Rainfed Areas (NWDPRA) and 
(ii) Soil Conservation in the catchments of River Valley 
Project and Flood Prone River (RVP & FPR) in the 

5 6 

0.7500 1.1600 1.2500 

14.2354 34.3434 28.1600 

10.5995 40.5100 0.0000 

133.B846 624.3590 269.4200 

13.5000 0.0000 

11.6000 156.5300 178.8200 

3.3236 3.2400 0.0000 

22.5131 8.1000 16.1600 

0.0000 0.0000 

81.8954 150.6900 61.8700 

84.7298 265.6500 300.7700 

6.7000 8.9500 22.Bl00 

2301.9722 5445.7051 3510.B566 

country, including Bihar. Under these programmes, all 
types of land viz. agricultural land, forest land llnd 
wastelands are treated with suitable soil and water 
conservation measures on watershed approach basis. 

Under NWDPRA, during the last three years (2005-
06 to 2oo7-0B) an area of 30413 ha. has been developed 
in Bihar with an expenditure of Rs. 1370.50 lakh. For the 
current year (2008-09), an amount of Rs. 460.00 lakh 
has been allocated for development of 7667 ha. area. 

Under RVP & FPR, an area of 375 ha. has been 
treated in the watershed of ongoing catchments in Bihar 
with an expenditure of Rs. 27.40 lakh in the last three 
years and Rs. 40.00 lakh has been allocated for treatment 
of 910 ha. area during the current year. 

(English} 

Simulators for Air Force P .... onn.' 

1240. SHRI M.K. SUBBA: Will the Minister of. 
DEFENCE be pleased to state: 

(s) whether the Government proposes to install 
simulators for improvement in weapon handling techniques 
and marksmanship of Air Force personnel; 
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(b) if so, the details thereof, including the expenditure 
likely to be incurred thereon; and 

(c) the time schedule contemplated in this regard? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): 
(a) to (c) Orona Simulators for weapons training of Air 
Force personnel were installed at 5 Air Force Stations 
during 2002-03 and subsequently Interactive Fire Arm 
Training Simulator (IFATS) were installed at 12 Air Force 
Stations during 2003-04. A contract for procurement of 
additional IFATS to be installed in another 15 Air Force 
Stations was concluded in September 2008. These IFATS 
are expected to be delivered by May 2009. 

Exemption of Weenee Fee 

1241. SHRI E.G. SUGAVANAM: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(8) whether the Government has any proposal to 
exempt Land Line Telephone from Licence Fee; 

(b) if so, the benefits likely to be accrued to both 
BSNL and MTNL as 8 resun thereof; 

(c) whether the BSNL and MTNL have any proposal 
to further expand their networks in the rural areas of the 
country; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI JYOTIRADITYA M. SCINDIA): (a) Sir, at present, 
no proposal to exempt land line telephones in the country 
from licence fee is under consideration of the Department 
of Telecommunications. However, licence fee on fixed wire-
line service is rural areas have been waived with effect 
from 01.10.2008. In addition, it has been decided that 
annual licence fee shall be reduced w.e.f. 01.04.2009 to 
extent of reduction in continuation towards USOF from 
5% to 3% subject to coverage of more than 95"10 of 
Development blocks in the service area by the 
Licensee(s). 

(b) MTNL provides wire-line services in Delhi and 
Mumbai service areas where no rural fixed wire-line exists 
and as such no benefit on account of waiver of licence 
fee on fixed wire-line service in rural areas will accrue to 
MTNL. For BSNl, it IS estimated that a benefit of 

approximately Rs. 200 crores per annum wiU accrue on 
account of waiver of licence fee in rural areas as 
mentioned above. 

(c) and (d) Since MTNL does not provide wire-line 
service-line service in rural areas, they have no plans to 
expand their network in rural areas. As on 30.09.2008, 
BSNL has covered 2588 SDCAs (Short Distance Charging 
Areas) out of 2642 SDCAs in the country using Wireless 
in Local Loop (WLL) equipment. Rest of the SDCAs havo 
been planned to be covered progressively subject to 
techno-commercially Viability. For providing fixed telephone 
practically on demand in rural areas, BSNL has placed 
order for procurement of 19.2 lakh lines of WLL equipment 
during 2008-09. In addition BSNL has planned to cover 
village having population more than 1000 by mobile 
services progressively and has placed order for 
procurement of 30 million lines of GSM (Global System 
for Mobile Communication) equipment to expand its mobile 
network. 

U.e of Harmful Chemicals In Vegetable. 

1242. SHRI M. APPADURAI: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether complaints regarding use of harmful 
chemicals and injections being used in cultivation of 
vegetables have been received by the Government in 
the recent past; 

(b) if so, the details thereof; and 

(c) the action taken by the Government to prevent 
the use of such chemicals and injections? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
to (c) No, Sir. The Department of Agriculturo & 
Cooperation has not received any complaint regarding 
use of harmful chemicals and injections being used in 
cultivation of vegetables so far. 

[Translation! 

loaa of Crop. due to Natural Calamities 

1243. SHRI SUBHASH MAHARIA: Will the Minister 
of AGRICULTURE be pleased to refer to the reply given 
to the Unstarred Question No. 789 on March 3, 2008 
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regarding IOS8 of Crops due to Natural Calamities and 
state: 

(a) whether the said information has been collected; 
and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): 
(8) and (b) The information is being collected and will be 
laid on the Table of House. 

{English] 

Restructuring of Brehmaputrr Board 

1244. DR. ARUN KUMAR SARMA: Will the Minister 
of WATER RESOURCES be pleased to refer to the reply 
given to Unstarred Question No. 4355 dated 07, May 
2007 regarding restructuring of Brahmaputra Board and 
state: 

(a) whether the Brahmputra Board has since been 
restructured; 

(b) if so, the details thereof; 

(c) the manpower and institutional break-up finalised 
as well as additional power of autonomy granted to 
upgrade the board to an effective functional entity; and 

(d) if not, the reasons for the delay and when it is 
targeted for execution? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) No, Sir. 

(b) and (c) Do not arise. 

(d) Proposal for restructuring of Brahrnputra Board is 
being finalized in constiMion with the concerned Central 
Government Ministries/Departments and the State 
Govemments which is a time consuming process. After 
finalization of the proposal, a bill seeking amendment of 
the Act will be brought up before the Parliament. 
Subsequently, the amended Act will be notified in the 
ottlelal Gaze"e and the Board will be restructured 
accordingly. The target for execution of the provisions of 

the amended Act will depend on the final passing of the 
Bill by the Partiament. 

~rger of IT1 with BSNL 

1245. SHRI M.P. VEERENDRA KUMAR: Will the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to stat.,: 

(a) whether the Govemment has proposed to merge 
India Telephone Industries Limited (ITI) with Bharat 
Sanchar Nigam Limited (BSNL); 

(b) if 80, the details thereof; and 

(e) the time by which is Ukely to be Implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI JYOTIRADITYA M. SCINDIA): <a) No, Sir. 

(b) and (c) Do not arise In view of (a) above. 

Contract to BEML for Wa.. Rock RemoYal 

1246. SHRI CHANDRA SHEKHAR REDDY: Will the 
Minister of DEFENCE be pleased to state: 

(a) whether the Manganese Ore India Limited <MOIL) 
had awarded a contract to Bharat Earth Movers limited 
(BEML) for waste rock removal contract mining; 

(b) if so, whether BEML failed to cornplete the work 
and formed a Joint Venture with Mis Midwest GranIte for 
completion of the works at higher rates; and 

(c) if so, the details thereof and the reason therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
DEFENCE (RAO INDERJIT SINGH): <a) Yes, Sir. 

(b) Formation of M/s BEML Midwest Limited, a Joint 
Venture Company with Mis Midwest Granite (P) Ltd. was 
initiated in 2005 whereas the contract from Managneae 
Ore India Limited was received in October, 2006. The 
formation of Joint Venture Company was for the long 
term plan of contract Mining business and not for. 
executing a single contract. The outsourcing to the joint 
venture was done at the rate at which BEML got the 
order. 

(e) Does not arise. 
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New Unit of HAL 

1247. SHRI P. KARUNAKARAN: Will the Minister of 

DEFENCE be pleased to state: 

(a) whether the Government proposes to set up a 
new unit of Hindustan Aeronautics Limited in the State of 

Kerala; 

(b) if so, the details thereof, alongwith the likely date 

of its commissioning; and 

(c) the Provision of reservation proposed in the jobs 

for the local people? 

THE MINISTER OF STATE IN THE MINISTRY OF 

DEFENCE (RAO INDERJIT SINGH): (a) to (c) HAL Board 

has decided to set up a manufacturing unit for mission 

computers at Village Sitangoli in Kasargod District in the 

State of Kerala. The unit at Kasargod is likely to be 

commissioned by 2010. The manning for the unit will be 

made as per the recruitment policy of HAL. 

/Translation/ 

Missile Development Programmes 

1248. SHRI CHANDRA MANI TRIPATHI: 

SHRIMATI KARUNA SHUKLA: 
SHRI MITRASEN YADAV: 

SHRI NAVEEN JINDAL: 

Will the Minister of DEFENCE be pleased to state: 

(a) the number of missile development programmes 

currenlly being run in the country; 

(b) the latest status of all the said programmes; 

(c) whether some countries have offered jOint venture 

in missile development prgrammes; 

(d) if GO, the details thereof; 

(e) whether the Govemment proposes to accept the 

condition of Missile Technology Control Regime; and 

(f) if so, the details of the missile programmes and 
development of other equipment likely to be affected by 
it? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): 
(a) The Defence Research and Development Organisation 
(DRDO) is currently developing various missile syslems 
under its missile development programmes, namely Prithvi 
and its variants; Akash; Nag; Agni and its variants; 
Supersonic Cruise Missile, BrahMos; Air-to-Air Missile, 
Astra; and Long Range Surface-to-Air Missile (LR-SAM). 

(b) Agni-I and Agni-II; Army and Naval versions of 
BrahMos; Prithvi-I and Prithvi-II; Naval version of Prlthvi, 
Dhanush; and Akash missile systems are under induction. 
Development work of Nag missile is completed and it is 
under User's Trial Phase. Design and development work 
on Agni-III, LR-SAM, Astra and Air Force version of 
BrahMos missile are progressing as per plan. 

(c) and (d) No, Sir. However, a joint d$velopment 
programme for LR-SAM with Israel Aerospace Industry 
(IAI), Israel is in progress. 

(e) and (f) No, Sir. No missile development 
programme is likely to be affected as Govt. has already 
taken steps in 80's to overcome the Missile Technology 
Control Regime by developing strategic systems, sub-
systems and components by adopting consortium 
approach, however, it would require additional efforts in 
terms of cost and time. 

Investment In IT Sector 

1249. SHRI CHANDRABHAN SINGH: Will the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether several States including Madhya Pradesh 
are lagging behind in the field of investment in the 

Information Technology Sector, 

(b) if so, the details thereof; and 

(c) the action takenlbeing taken by the Government 

in this regard? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI JYOTIRADITYA M. SCINDIA): (a) and (b) 
Investment in the Information Technology sector has not 
been uniformly distributed across the States. Statement 
on State wise break up for Industrial Entrepreneurs 
Memorandum (IEM) filed during August 1991 to August 
2008. for item of manufacture like computer software 
computer hardware and electronic is enclosed as 

statement I to III and FDI inflow for the period from April. 
2003 to March 2008 is given as statement IV. 

(c) The policy for investment Including foreign direct 

investment is quite liberal in the IT Sector. However. the 

decision regarding investment Including Its location Is 

determined by the investor based on the techno-economic 
considerations. 

S/at8l77sn/ on S/ate-wiss Break-Up lor Indus/nal Entrepfflnurss Memot'llndum (lEU) during AU(IU8f '99' 
10 August 2008 item 01 Manulactuffl Like compu/t1r Solfw8ff1 

51.No. Name of the State 

1 . Andhra Pradesh 

2. Gujarat 

3. Haryana 

4. Himachal Pradesh 

5. Karnataka 

6. Kerala 

7. Madhya Pradesh 

8. Maharashtra 

9. Rajasthan 

10. Tamil Nadu 

11. Uttar Pradesh 

12. West Bengal 

13. Dadra & Nagar Haveli 

14. Delhi 

15. Goa 

Grand Total 

Number 

5 

9 

15 

18 

2 

41 

3 

14 

13 

13 

5 

16 

7 

163 

"10 to totai 
Number 

3.07 

5.52 

9.20 

0.51 

11.04 

1.23 

0.61 

25.15 

1.84 

8.59 

7.98 

7.98 

3.07 

9.82 

4.29 

Investment 

10 

25 

270 

9 

105 

7 

516 

8 

119 

194 

69 

8 

351 

12 

1704 

% to tolal 
Investment 

0.59 

1.47 

15.85 

0.53 

6.16 

0.41 

0.08 

30.28 

0.47 

6.98 

11.38 

4.05 

0.47 

20.60 

0.70 

(Investment In As. erore) 

Employment 

492 

965 

7586 

140 

2083 

725 

200 

11603 

1535 

1385 

3178 

4156 

129 

2976 

397 

37550 

% to total 
Employment 

1.31 

2.57 

20.20 

0.37 

5.55 

.1.93 

0.53 

30.00 

4.09 

3.69 

8.46 

11.07 

0.34 

7.93 

1.06 



199 

SLNo. 

1. 

2. 

SI.No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

Written AnswtlfS DECEMBER 10, 2008 

Statement " 

Statement on Stattrwise Break-Up for Industfial EntrepreneulS MtImorsndum (IEM) 
duni1g August 1991 to August 2008 item of ManufltctlH'll Like Computer Sottwanl 

200 

(Investment In Rs. Crore) 

Name of the State Number % to total Investment % to total Employment % to total 
Number Investment . Employment 

Kamataka 3 75.00 25.00 65 57.52 

Maharashtra 25.00 3 75.00 48 42.48 

Grand Total 4 4 113 

Statement 11/ 

Statement on Sla/tJ-wise BrtNlk-Up for Industrial EntrepronuslS Memorandum (IEM) 
dunng August 1991 to August 2008 item of Manufacture Like Computer Software 

(Investment in Rs. Crore) 

Name of the State Number % to total Investment % to total Employment % to total 
Number Investment Employment 

Andhra Pradesh 2 2.90 4 0.03 160 1.43 

Gujarat 7 10.14 9 0.07 461 4.13 

Htlryana 9 13.04 129 1.04 732 6.55 

Himachal Pradesh 2 2.90 55 0.44 650 5.82 

Jammu and Kashmir 1.45 2 0.02 28 0.25 

Karnataka 9 13.04 29 0.23 2247 20.12 

Madhya Pradesh 1.45 7 0.06 0 0.00 

Maharashtra 13 18.84 72 0.58 1132 10.14 

Punjab 2 2.90 11914 95.73 55 0.49 

Rajasthan 2 2.90 11 0.09 420 3.76 

Tarr.il Nadu 4 5.80 125 1.00 1695 15.18 

Uttar Pradesh 11 15.94 66 0.53 2592 22.67 

West Bengal 2 2.90 0.01 524 4.69 

Oadra and Nagar HaveU 1.45 0.01 121 1.08 

Delhi 1.45 0.Q1 100 0.90 

Pondicherry 2 2.90 19 0.15 311 2.78 

Grand Total 69 12445 11168 
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Statement IV 

SttIftJfT1Mt on RtIgion-wise FDllnflows from Apnl2OO3 10 MIIn::h 2008 (As R."otflId to RtJgitJn81 OffictIs 01 RBI) 
Ssclor. Computsr SoIIwsf8 and Hlllfiwantl d E/tJctronics 

(Amount in million) 

SI.No. Regional Offices States Covered Amount of FDI Inflows % age with total 
of RBI (In Rs.) (In US$) FDI Inflows) 

1. Hyderabad Andhra Pradesh 8,411,82 194.08 2.87 

2. Ahmedabad Gujarat 1,008.29 23.84 0.34 

3. Bangalore Kamataka 23,655.17 547.98 8.07 

4. Kochi Kerala, 802.51 17.91 0.27 
Lakshadweep 

S. Bhopal Madhya Pradesh, 108.72 2.74 0.04 
Chattisgarh 

6. Mumbai Maharashtra, 55,822.07 1,277.16 19.04 
Dadra and Nagar Haveli, 
Daman and Diu 

7. Bhubaneshwar Orissa 1.49 0.03 0.00 

8. Jaipur Rajasthan 3.17 0.08 0.00 

9. Chennai Tamil Nadu, 8,462.63 192.47 2.89 
Pondicherry 

10. Kolkata West Bengal 311.96 6.97 0.11 
Sikkim, Andaman and 
Nicobar Islands 

11. Chandigarh Chandigarh, 602.97 13.11 0.21 
Punjab, Haryana, 
Himachal Pradesh 

12. New Delhi Delhi, Part of UP 29,469.19 673.52 10.05 

and Haryana 

13. Panaji Goa 142.58 3.20 0.05 

14. Region not indicated Goa 164,335.98 3,718.72 56.06 

293,138.54 6,671.85 
,. 

Gr,lnd total 

Note: 
1. Inetudes equity capital component only. 
2. The above State-wise inflows are classffied as per RBI's Region-wise Inflows furnished by RBI, Mumbai. 
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/English} 

Bird Flu 

1250. SHRIMATI MANEKA GANDHI: Will the Minister 
of AGRICULTURE be pleased to state: 

(a) whether the poor hygenic conditions in privately 
managed poultry farms has been identified as a major 
cause for spread of bird flu; 

(b) if so, the details thereof; and 

(c) the st'1PS taken or proposed to be taken by the 
Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI TASLIMUDDIN): (a) No, 
Sir. 

(b) Does not arise. 

(c) An advisory with respect to bio-security measures 
in both organized and backyard farms has been circulated 
to all States/Union Territories. The Ministry of Health and 
Family Welfare and the Department of Animal Husbandry, 
Dairying and Fisheries have launched a joint Information, 
Education and Communication (IEC) compaign in print 
and electronic media which focuses on safe poultry 
practices. 

Theft of Foodgralns 

1251. SHRI KINJARAPU YERRANNAIDU: Will the 
Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) the annual loss suffered by the Food Corporation 
of India due to theft of foodgrains during loading and 
unloading by the railways; and 

(b) the steps proposed to be taken to prevent such 
losses in future? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) As reported by FCI, the details of the transit 
losses suffered by them during last three years are as 
under: 

Tran.lt Lo •••• 

(Ouantity in lakh tonnesNalue in Rs. Crore} 

Year Loss of Oty Value of loss 

2005-06 1.51 143.00 

2006-07 1.25 130.09 

2007-08 1.15 135.79 

(b) The steps taken by FCI to reduce transit lossos 
are given in the enclosed Statement. 

St.tement 

Steps taken to Reduce Trans/~ Losses 

1. Security staff of FCI as well as other AgenCies 
like Home Guards, Special police Officers are 
deployed for safety of the stocks. 

2. Deployment of Central Industrial Security Force 
and State Armed Police has been done at some 
depotslgodowns, which are vulnerable. 

3. Security Inspections as well as surprise checks 
of the Depots are also conducted from time to 
time at various levels to detect and plug tho 
security lapses. 

4. Adoption of 50 kg packing In a phased manner 
to avoid use of hooks. 

5. Double line machine stitching of bags. 

6. Periodical prophyaclic and curative treatment of 
stocks, as prescribed. 

7. Streamlining of procedure and documentation for 
transparency and accountability in operations at 
each level. 

8. Special Squad checking at selected rail-heads. 
transhipment and destination/dispatch centres. 

9. Identification of vulnerable points. 

10. Inspection of Depots by Senior Officers of the 
HOs, Executive Directors (Zone)/Geneml 
Managers (Region)/Area managers. 

11. Inspection and monitoring of calibration of weigh-
bridges. 
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12. Proper weighment and accounting at the time 
of receipt and issue. 

13. Movement of foodgrains from one place to 
another by safe means i.e. normally covered 
wagons etc. 

14. For controlling transit losses in movement of 
foodgralns by rail, there is involvement of third 
private party (Insurance Agency) whose 
representatives checks the quantity' of stocks 
before dispatch by Rail and also after unloading 
from the wagons upto weighment of stocks at 
the time of taking over of such stocks by 
receiving ends. Therefore, the chances of 
pilferage during transit have been reduced. 

15. Transfer of officials whose integrity is found 
doubtful as per existing instructions. 

16. Transit Insurance of Stocks. 

17. Loading of standardized bags as far as possible 
alld leaving 18 inches space near the flap doors. 

{Ttansllllionj 

Consumer Price Inde. 

-1252. SHRI RAMJI LAL SUMAN: 
SHRI RAJ IV RANJAN SINGH "LA LAN": 

Will the Minister of LABOUR AND EMPLOYMENT 
be pleased to state: 

(a) whether the Consumer Price Index in the country 
is determined separately in respect of urban, rural and 
agricultural labourers; 

(b) if so, the details thereof alongwith the base year 
taken for determination thereof; 

(c) whether different base years are being used for 
determination of Consumer Price Index (CPI) and 
Wholesale Price Index; and 

(d) if so, the details thereof and the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES): (a) and (b) The Consumer Price Index 
Number Series for Industrial Workers and RuraVAgricultural 
Labourers with base 2001=100 and 1986-87=100 

respectively are being compiled by Labour Bureau. 
According to information received from the Central 
Statistical Organisation, Ministry of Statistics and 
Programme implementation, the Consumer Price Index 
number Series for Urban Non-Manual Employees with 
base year 19~85, being compiled by them, has been 
discontinued with effect from April, 2008. Tho market 
survey for compilation of new series of consumar Price 
Index (Urban) has been completed and monthly price 
data are being collected with effect from April, 2008 for 
finalization of the base year. 

(c) and (d) The base year for compilation of 
Wholesale Price Index Numbers at present pertains to 
the year 1993-94. The reasons tor different base years 
for determination of Consumer Price Index and Wholesale 
Price Index are mainly attributed to the period of conduct 
of survey for the purpose of drawing weighting diagram 
and the availability of price data essential for compilation 
of any Index series. 

Crop Insurance Scheme 

1253. SHRI MAHAVIR BHAGORA: Will the Minister 
of AGRICULTURE be pleased to state: 

(a) whether the actual beneficiaries under the Crop 
Insurance Scheme constitute only a small percentage of 
the farmers covered under the said Scheme; 

(b) if so, the details thereof and the reaeons therefor; 

(c) whether the failure of the Union Government to 
release the funds In time has caused the farmers to 
commit suicide; 

(d) if so, the details thereof and the reasons therefor; 
and 

(e) the remedial steps taken by the Government In 
this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
and (b) As per provisions of the scheme farmers are • " 
paid compensation only when there is crop loss due to 
natural calamities. Out of 1,79,12,004 tarmers covered in 
2006-07, 45,20,918 farmers i.e. 25.24% are actually paid 
the compensation and are benefited. 
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(c) No, Sir. 

(d) Does not apply. 

(e) The Union Government makes adequate provision 
in the budget and releases it in-advance to the 
implementing agency. 

{English] 

National Participatory Re .. arch Network 

1254. SHRI SARVEY SATYANARAYANA: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) whether the Government proposes to constitute a 
National Participatory Research Network involving all 
stakeholders including farmers for tackling the crisis faced 
by the Agricultural sector; 

(b) if so, the details thereof; and 

(c) the time by which such proposal Is likely to come 
into effect? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTIALAL BHURIA): (a) 
No, Sir. There is no proposal to constitute a National 
participatory Reaearch Network. However, the participatory 
mode of research is being followed for prioritization of 
research agenda by the ICAR lnatitutes. The perceptions 
and perspectives of stake holders including farmers are 

Incorporated in the research priorities addressed through 
basic, strategic, anticipatory and applied research. 

(b) and (c) Does not arise. 

Low Cost Mobile Services by BSNL 

1255. SHRI DUSHYANT SINGH: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) whether the Bharat Sanchar Nigam Limited 
(BSNL) proposes to provide low cost mobile services in 
the country; 

(b) if so, the details thereof; and 

(c) the steps takenlbeing taken by the Government 
in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI JYOTIRADITYA M. SCINDIA): (a) Sir, the tariff 
offered by BSNL are either cheaper or competitive to the 
tariff offered by private operations. In addition to above, 
field units are also authorized to offer different promotional 
rates taking into account the local market conditions. 

(b) The details of mobile tariff are as per Statement 
I, II and III. 

(c) Tariff offered by BSNL are reviewed from time to 
time on the basis of needs of the customers and 
prevailing market conditions. 

Stlltement I 

Post Paid CtJllular tariff as on 30.09.2008 

Particulars Plan-99 Plan-198 Plan-225 Plan-299 PIan-325 Plan-4901 Plan-525 Plan-725 Plan-999 
550·' 

2 3 4 5 6 7 8 9 10 

Plan serial 2 3 4 5 6&7 8 9 10 

Fixed Monithly Charges (Rs.) 99 198 225 299 32$ 4901550 S25 725 999 

Free call worth Ra./Month 0 0 60 0 125 0 300 0 700 

Pulse rate (in seconds) 60 60 60 60 15 60 15 60 15 
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2 3 4 5 6 7 8 9 10 

A. InUl Cln:1. Cain (RIIMIn) 

To aSM (Own) 0.6 0.4 0.5 0.4 0.4 0 0.6 

To GSMICDMA-10 Digit (Others) 0.9 0.6 0.8 0.6 0.4 0.4 

To FixedlWLL (Own) 0.9 0.6 0.5 0.6 0.5 0.4 0.6 

To FixedlWLL (Others) 0.9 0.6 0.8 0.6 0.8 0.4 

Reduced call charges to Two BSNL 0.2 0.2 0.2 0.2 0.2 0.2 0.2 0.2 0.2 
numbers (Reier note) 

B. Inter Clrcl. Call. (RI./Mln) 

To GSM (Own) 1.2 1.2 1.2 0.4 

To GSMlCDMA-10 Digit (Others) 1.4 1.4 1.2 1.2 

To FixedlWLL (Own) 1.2 1.2 1.2 0.4 

To FixedlWLL (Others) 1.4 1.4 1.2 1.2 

Reduced call charges to One BSNL 
FhcadlWLL number (Refer note) 0.6 0.6 0.6 0.6 0.6 0.6 0.6 0.2 0.6 

Pulse rate lor ISO calls (in sec) 60 60 60 60 15 60 15 60 15 

C. ISO CIU, (RI.IMln) 

USA. Canada, UK 7.2 7.2 7.2 7.2 7.2 7,2 7.2 6 7.2 

Srilanka 7.2 7.2 7.2 7.2 7.2 7.2 7.2 6 7.2 

Nepal 9 9 9 9 9 9 9 9 9 

Europe (other than UK) Singapore, 
Thailand, Malayisa, Indonesia, Honkong 9.6 9.6 9.6 9.6 9.6 9.6 9.6 8 9.6 

Kuwait, Bahrain, UAE Oman & Qatar 9.6 9.6 9.6 9.6 9.6 9.6 9.6 8 9.6 

Rest of the Wood 12 12 12 12 12 12 12 10 12 

E. P2P SUS Chargea (RaIS.) 

(a) Local (within LSA) 

(i) Own network 0.5 0.4 0.4 0.4 0.4 0.4 0.4 0.00/0.401 0.5 

(ii) Other network 0.5 0.4 0.4 0.4 0.4 0.4 0.4 0.00/0.401 0.5 

(b) National (outside LSA) 

(i) Own Network 0.4 0.8 0.8 0.8 0.8 0.8 0.4 0.5 

(ii) Other Network 0.4 0.8 0.8 0.8 0.8 0.8 0.4 0.5 

(c) Intemational 5 5 5 5 5 5 5 5 3 



211 Wrlfttm AnSWtlfS DECEMBER 10, 2008 212 

2 3 4 5 6 7 8 9 10 

F. FrH SMS 

(a) SMS free within own network 100· 2000"· 0 0 0 0 0 0 
In Nos.lMonth 

(b) Free SMS worth Rs. 0 0 30 0 40 0 40 0 0 

G. Non·P2P SMS (Rs.ISMS) 2 2 2 2 2 2 2 2 2 

SMS Delivery Report (Rs.) 0.10 0.10 0.10 0.10 0.10 0.10 0.10 0.10 0.10 

D. Roaming call charges (RaMn) 

OIG wilhin visited LSA 

OIG Beyond visiled LSA 1.5 1.5 1.5 1.5 1.5 1.5 1.5 

Incoming call charges beyond free call 0.65 

Outgoing SMS (max 160 x characters) 1.00 0.80 0.80 0.80 0.80 0.80 0.80 0.80 0.80 

Intematlonal outbound roamar. 

iI. Fixed Monthly charges (Rs.) 99 99 99 99 99 99 99 99 99 

b. CaO charges 

H. GPRS Usage FreeIMonth Nil Nil Nil Nil Nil Nil 5MB 5MB Nil 

7. GPRS charges: 

A. Option I 

(i) Activation Charges (Rs.) 0 0 0 0 0 0 0 0 0 

(ii) Monthly subscription (Rs.) 49 49 49 49 49 49 49 49 49 

(iii) Download charges (Rs.)lKB 0.01 0.1 0.01 0.01 0.01 0.01 0.Q1 0.01 0.01 
beyond free usage 

(IV) Free usage in MB 5MB 5MB 5MB 5MB 5MB 5MB 5MB 5MB 5MB 

(v) USage charges on roaming (Rs.) 0.02 0.02 0.02 0.02 0.02 0.02 0.02 0.02 0.02 

B. Option II 

(i) Activation Charges (Rs.) 0 0 0 0 0 0 0 0 0 

(ii) Monthly aubscnption (Rs.) 199 199 199 199 199 199 199 199 199 

(iii) Download charges (Rs.)lKB 0 0 0 0 0 0 0 0 0 
beyond free usage 
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1 2 3 4 5 6 7 8 9 10 

(IV) Free usage in MB Un~mited Unlimited Untimited Unlimiled Unlimited Unlimited Unlimited Unlimited UnHmited 

(v) Usage charges on roaming (As) 0.02 0.02 0.02 

C. Option In 

ii) Activation Charges (As.) 0 0 0 

(I:) Monthly SUbscription (As.) 0 0 0 

(iii) Free u~ge in MB 0 0 0 

(iv) Volume based usage charges in 0.02 0.02 0.02 
normal as well as in roaming 
occasions (Rs.lKB) 

"300 Minutes 01 Iree Incoming calls while roaming. 
'''2000 SMS Iree (1500 in own network & 500 In other network). 
# Own network/Other network 

Reduced call charges-An optional facility at reduced 
STD rate on calls made to one BSNL FixedlWLL number 
@ Rs. O.201Min under Plan-725 and Rs. O.6OIMin In all 
other post paid plans is being introduced. Accordingly. a 
customer can either opt two BSNL (FixedIWLUCeliular) 
numbers one BSNL (FixedIWLUCeliular) number for intra 

0.02 0.02 0.02 0.02 0.02 0.02 

0 0 0 0 0 0 

0 0 0 0 0 0 

0 0 0 0 0 0 

0.02 0.02 0.02 0.02 !T.02 0.02 

circle call and one BSNL FlxedlWLL number for Inter 
circle call any where In India. 

In case both the numbers are opted for intra 
circle under reduced call rate. one landllne number is 
mandatory. 

St.t.",,,nt " 

Pm-paid Tan'ff Plans as on 30.09.2008 

Particular General Plan Saral Anant Super One 
Plan India Plan 

Option I Option II Option III 

(a) MAP of SIM in As. 67 67 67 67 67 

(b) Free talk value with SIM in As. 0 0 0 0 0 

(c) First recharge with activation Voucher of As. 121 221 321 199 299 

Service tax+edu c8&s012.35"1o 14.96 27.32 36.98 24.8 36.96 

Processing fee in As. 91 171 261 189 249 

MAP of actIVation voucher in Rs. 136 248 361 224 336 

MAP of Starter Pack in As. 203 315 428 291 403 

Talk value in As. 30 50 60 10 50 

Validity in days 90 180 365 18C 30 
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Details of recharges coupons As per Annexure-A As per Annexure-A As per Annexure-A 

2 3 4 

Call Charges per Minute in rupees 

Local (Intra Circle) 

Own Network 0.90 1.00 0.50 

Other Network 0.90 1.00 0.80 

Reduced call charges to two BSNL 

FixedlWLUCeli numbers (Refer note) 0.20 0.50 0.20 

STD calla (Inter Clrcl.) 

Own Network 1.20 1.50 1.00 

Other Network 1.50 1.50 1.00 

Reduced call charges to BSNL FixedlWLL 
number (Refer note) 0.60 1.00 0.60 

ISO calls (with 60 sec pulses) Rs. per Minute Rs. per Minute RI. per Minute 

(a) USA. Canada. UK. Srilanka 7.20 7.20 7.20 

(b) Nepal 9.00 9.00 9.00 

(c) Europe (other than UK) Singapore. Thailand. 
Malaysia. Indonesia and Hong Kong. Kuwai1. 
Bahrain. UAE. Oman & Qatar 9.60 9.60 9.60 

(d) Rest of the world 12.00 12.00 12.00 

Charges for optional services 

(a) Roaming 

(i) National 

Rental/Subscription Nil Nil Nil 

Call Charges 

1. OutgOing Calls 

(i) Within visted LSA (Local) 1.00 1.00 1.00 

(ii) Beyond visited LSA (STO) 1.50 1.50 1.50 

2. Incoming Calls 1.00 1.00 1.00 

3. Pulse 60 seconds 60 seconda 60 aeconds 

4. ISO Calls As per plan As per plan Aa per plan 

Partlcula,. Gene,.1 Plan Seral Anant Plan Super One India Plan 

SMS (DIG) per message 1.00 2.00 1.00 
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1 2 3 4 

SMS (IIC) Free Free Free 

~ii) Intemational Not Available Not Available Not Available 

(P) SMS· 

P2P SMS: 

Fixed monthly charges Nil Nil Nil 

~'ate per SMS in Rs. 

(i) Local 0.80 1.00 0.60 

(ii) National 1.20 1.50 1.00 

(ill) International 5.00 5.00 5.00 

(iv) Delivery Report 0.10 0.10 0.10 

(v) Delivery Report Free Free Freo 

(v) Missed call alert SMS 2.00 2.00 2.00 

Non·P2P SMS 

(e) GPRS Servlce 

(i) Actiation Charges (One time) Free Free Froe 

(ii) Volume based usage charges per KB in Rs. 0.02 0.02 0.02 

(iii) Monthly subscription Nil Nil Nil 

(d) MMS Service 

(i) P2P (Rate/MMS in Rs) 

(a) LocaVNational MMS 3.00 3.00 3.00 

(b) Intemational MMS 8.00 8.00 8.00 

(il) M2P (Downloader to pay) As per rate fixed by As per rate fixed As per rate fixed 
content provider by content provider by content provider 

(e) lliacelt.neous 
(i) Voice mail facility (no upfront charges) Free Free Free 

Recording Free Free Free 

Retrival DIG charges DIG charges O/G charges 

(ii) CLIP Free Free Free 

(iii) Call Forwarding (only within same LSA) in As. Normal call charges Normal call charges Normal call charges 

(iv) 81M Replacement in As. 100.00 100.00 100.00 

(v) Replacement of defective SIM (B8NL fault) Nil Nil Nil 

Note: 
-Free 200 SMS (within LSA) for naw COMection for two months from the date ot activation. 
-Recharge and Top-UP coupons ara in Annexure A. ,. 

An option'!l reduced STO rate facility on calls made to one BSNL F1xedlWLL number 0 Rs. O.801Min under prepaid ganeral/Super 
One India plan and Rs. 1.00IMIn. under Saral Anant is introduced. The customar can elthar opt two BSNL FixedIWLLlCeliular number 
for inlla circle calls 0 As. O.201Min or opt ana BSNL FlxedlWWCelluiar number for Intra circia call and one BSNL FlxedlWLL 
number for Intar circle cali anywhere in india. 
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StIIt.",.nt III 

As on 30.09.2008: 
Recharge Vouchers, Top-up cards & Flexi Top-up: 
(A) Recharge Vouchers: 

Card VIIue In RI. Service Education Secondaly Service MRP in Rs. Processilg Bonus Talk Talk value Validity in 
Tax Cess 0 & Hi;ler Tax+Educalion Fee in RI. Velue in RI. in Rs. Days 

o 12.00 2"10 of Education cessO 
% in As. Service cess 01% 12.36% 

Tax in As. ot Service 
Tax in As. 

5000 600 12 6 618.00 5618 NIL 1700 6700 450 

3000 360 7.2 3.6 370.80 3371 NIL NIL 3000 365 

2500 300 • 6 3 309.00 2809 NIL NIL 2500 300 

2000 240 4.8 2.4 247.20 2247 NIL 400 2400 180 

1000 120 2.4 1.2 123.60 1124 100 NIL 900 120 

500 60 1.2 0.6 61.80 562 NIL NIL 500 50 

300 36 0.72 0.36 37.08 337 NIL NIL 300 30 

200 24 0.48 0.24 24.72 225 70 NIL 130 30 

100 12 0.24 0.12 12.36 112 70 NIL 30 30 

70 8.4 0.168 0.084 8.65 79 40 NIL 30 15 

50 6 0.12 0.06 6.18 56 25 NIL 25 10 

Nole: 
Grace period for carry forward of unutllsed lalk value is 7 days. 
Additional grace period of 30 days beyond grace Fleriod of 7 days for recharge. 

(8) Top-up card.: 

Card value in As. SeNice Education SecondaIy Service MRP in Rs. . Procesailg Boru Talk Talk value ValidHy in 
Tax Cess 0 & Higher Tax+Education Fee in As. Value in Rs. in Rs . Days 

• 12.00 2% ot . Education cess' 
"10 in Rs. Service cess 01"10 12.36% 

Tax in As. 01 Service 
Tax in As. 

500 60.00 1.20 0.60 61.80 562 0 0 500 NIL 

200 24.00 0.48 0.24 24.72 225 0 0 200 NIL 

100 12.00 0.24 0.12 12.36 112 0 0 100 NIL 

50 6.00 0.12 0.06 6.18 56 a 0 50 NIL 

20 2.40 0.06 0.02 2.47 22 2 0 18 NIL 

10 1.20 0.02 0.01 1.24 11 2 0 8 NIL 
-----
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C. SUper One Indle recharge voucher: 

Card value in As. SeMct Education Secondary Service MRP in Rs. Processing Bonus Talk Talk value Validity in 
Tax Cess 0 & Higher Tax+Education Fee in As. Value in Rs. in As. 0. 

112.00% 2%0/ Education cess. 
in As. Service cess 0 12.36% 

Tax in As. 1 % 0/ Serva 
Tax in Rs. 

299 35.88 0.7176 0.3588 36.96 336 249 NIL 50 30 

o Flexl Top-uplC-Top-up: 

Now with Flexl Top-up/C-Top-up you have got complete freedom to choose any denomination of your choice any 
time, any where. 

The top up denomination ranges from as low as Rs. 10 up to Rs. 10,000. You can also avail bonus talk value with 
higher denomination top-ups. 

Basic Price in Rs. Prooeasing 
Fee in As. 

Bonus Talk 
Value in °laage 
on Basic Price 

> Rs. 50 

Rs. 10 to Rs. 49 

Note: Basic prlce-(MRP-Servlce tax) 

(E) Validity vouchera: 

Card value in As. 

150 (Existing) 

250 (New) 

350 (New) 

Service Tax 
012.00% 

18 

30 

42 

E<*'!. cess 0 
2"10 of S.T. in Rs. 

0.36 

0.60 

0.84 

"Setting up Industrial Training Institutes" 

Secondary 
and Higher 
Education 

cess 01% 
of S.T. in As. 

0.18 

0.30 

0.42 

1256. SHRI P. RAJENDRAN: Will the Minister of 
LABOUR AND EMPLOYMENT be pleased to state: 

(a) the current status of the proposal for setting up 
new industrial training Institute in the Country under the 
National Skill Development Mission, State-wise: 

(b) the funds sanctioned and released by the Union 
Government to the State Governments for the purpose; 
and 

Nil 

RS.2 

MRP in Rs. 

169 

281 

393 

Talk value 
in Rs. 

50 

60 

70 

Nil 

Nil 

Proce8Ii1g 
Fee in As. 

100 

190 

280 

Validity in 
days 

90 

180 

365 

(c) the time frame fixed for completion of the said 
proJects? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES): (a) to (c) In compliance of announcement 
made by Hon'ble Prime Minister for setting up 0' 1500 
ITls in Public Private Partnership mode, the Planning 
Commission has given "in-principle" approval of scheme. 
Detailed Project Report is under preparation including 



223 Wrltfsn AnswslS DECEMBER 10, 2008 224 

'unding pattern, time 'rame and roles and responsibilities 0' vari.ous stakeholders. 

[Trsnslah'onj 

Payment to Contract LabourereIWorker. 

1257. SHRI SHAILENDRA KUMAR: Will the Minister 0' LABOUR AND EMPLOYMENT be pleased to state: 

(a) whether there is any legal provisions 'or direct 
payment of salaries to contract labourers/workers after 
deduction of commission due to the contractors; 

(b) if not, whether the Government proposes to make 
reievant legal change in this regard; 

(c) If so, the details thereof; 

(d) whether the deduction for contribution towards 
Provident Fund, medical facilities and insurance benefits 
are made from the salary of contract labourerslworkers; 

(e) if so, whether any acknowledgement is given to 
the said labourers/workers for availing these facilities; and 

(f) If not, the action taken against the contractors 
falling to provide such acknowledgement? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES): (a) No, Sir. 

(b) No, Sir. 

(c) Does not arise. 

(d) Yes, Sir. 

(e) The Empioyees Provident Fund (EPF) Statements 
and Employees State Insurance (ESI) Cards are issued 
to the workers. 

(f) Does not arise. 

{Englishj 

Flnancl8t A .. I.lance for Agricultul'IIl Infl'll.tructur. 

1258. SHRI HARIBHAU RATHOD: 
SHRI SUKHDEV SINGH DHINDSA: 
OR. RATIAN SINGH AJNALA: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) whether the Union Government has provided 
financial assistance to States Including Punjab and 
Maharashtra for the development and upgradation of 
agricultural infrastructure; and 

(b) if so, the details thereof during the last three 
years and the current year, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANT I LAL BHURIA): 
(a) Yes, Sir. 

(b) The Ministry of Agriculture has provided financial 
assistance to the State Governments of Punjab and 
Maharashtra for the development and upgradatlon of 
agricultural infrastructure under the following schemes. The 
details of the financial assistance released to the States 
including the State Governments of Punjab and 
Maharasthra during the last three years and the current 
year is given in the enclosed statement I to V. 

(I) Marketing infrastructure also includes 
infrastructure created for development of market 
Information system in the country. The Ministry 
of Agriculture is implementing a Central Sector 
Scheme of Marketing Research and Information 
Network (AGMARKNET). The aim of the scheme 
is to collect and disseminate price and market 
related information in respect of different 
agricultural commodities to the farmers and to 
provide funds for taking up various market led 
extension activities. Under the scheme, the funds 
are released to the States implementing agencies 
for undertaking market-led extension activities 
based on the proposals received from them. 

(II) The Ministry of Agriculture is also implementing 
a Central Sector Scheme for "DevelopmenV 
Strengthening of Agricultural Marketing 
Infrastructure, Grading and Standardization". 
Under the scheme, investment subsidy is 
provided C 25% on the capital cost of the 
marketing infrastructure development project for 
each project in all States and CD 33.3% of capital 
cost for each project in case of North Eastern 
~tates, hilly areas and to Scheduled Castest 
';cheduled Tribes entrepreneurs. In respectb' 
infrastructure project 0' State Governments/state 
AgenCies, there is no upper ceiling on subsidy 
to be provided unde, the scheme. The scheme 
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is reform linked, to be implemented in those 
StateslUnion Territories wherein the law dealing 
with agriculture markets (Agricultural Produce 
Marketing Regulation Act) allows setting up of 
competitive agricultural markets in private and 
cooperatives sectors, direct marketing and 
contract farming. 

(iii) The Ministry is also implementing Central Sector 
Scheme, MDevelopment and Strengthening of 
Infrastructure facilities for production and 
distribution of quality seeds on all India basis 
including the States of Punjab and Maharashtra. 
The objective of the scheme is to develop and 
strengthen the existing infrastructure for the 
production and distribution of quality seeds. 

(iv) Under the Centrally Sponsored Scheme on 
National Horticulture Mission (NHM). financial 
assistance is provided for taking up various 
activities related to horticulture including fruits 
and vegetables such as production of planting 
material, area coverage. rejuvenation/replanting 
of senile orchards, protected cultivation. organic 
farming, promotion of Integrated Nutrient 
Managementllntegrated Pest Management, 
Development of Post Harvest Management and 
Marketing Infrastructure etc. 

For the production of fruita and vegetable., 
assistance is provided to famwra only and not 
to the corporate sector. For the development of 
Post Harvest Management and Marketing 
Infrastructure, subsidy 0 25% of capital cost of 
the project is available to both public and private 
sector enterprises. The subsidy tor the private 
sector is credit linked and back-ended. Under 
NHM, assistance is available for establishment 
of Rural Primary Markets, Whole Sale Markets 
and Terminal Markets. 

(v) The Ministry of Agriculture has also launohed 
the Centrally Sponsored Scheme on Technology 
Mission for Integrated Development of 
Horticulture in North Eastern States, Sikkim, 
Jammu and Kashmir, Himachal Pradesh and 
Uttranchal. Technology Mission on Horticulture 
is being implemented In a miuion mode with 
an end-to-end approach which Includes 
development and Introduction of high yielding 
varieties and technologies, expansion of area, 
post harvest handling and management. 
marketing. value addition and proce .. lng of 
horticultural produce with following tour Mini 
Mission en Research. Production and 
Productivity. Post-harvest Management and 
Marketing and Processing Coordination. 

Slatus of mlease of funds lor markel led extension lIeliV/litlS undtlr MRIN ~e to 
diffeMn/ SIll/tIS during 2005-06 to 2008-09 (upto StlPl 20(8) 

(Rupees in lakhs) 
---

State 2005-06 2006-07 2007-08 2008-09 (upto 
Sept. 2008) 

2 3 4 5 

Andhra Pradesh 31.05 24.92 26.64 

Assam 28.28 

GUJerat 41.75 

Karnataka 12.24 30.70 

Madhya Pradesh 34.42 7.68 

Nagaland 12.70 
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2 3 4 5 

Orissa 15.00 1.44 3.24 

Rajasthan 12.00 3.42 53.49 

Tripura 6.81· 

West Bengal 30.00 0.36 45.15 

Uttarkahand 24.97 2.24 5.00 

Punjab 1.80 

Jammu and Kashmir 3.96 

Maharashtra 4.16 

Jharkhand 1.92 

Haryana 0.72 

Tamil Nadu 14.55 

Kerela 3.34 

Delhi 1.70 

Total 205.93 68.35 137.89 73.49 

St.fllm"nf /I 

State-wise amount of subsidy released to slale agency projects under the schemtl for OtJvt1lopmsnV 
Strengthsning of Agriculture Marketing Infrastructure, Grading & Standardization 

(Rs. in IRkhs) 

SI.No. Name 01 the No. of Project Name of the TFO Total Eligible Subsi6j Released 
State Projoct Project Subsidy Firsl Second Total 

installmenl inatallmtnl 

2 3 4 5 6 7 8 9 

Vear 2006-07 
1. Himachal Pradesh 02 Modemization 01 APMCs 744.22 248.04 124.00 124.00 

2. Madhya Pradesh 33 Modernization of APMCs 8010.93 2002.70 1001.28 1001.28 

3. Chattlsgam 09 ModemiZallon 01 APMCs 4620.72 1189.21 594.59 594.59 

4. Rajasthan 01 Modernization of APMC 74.11 18.53 9.26 9.26 

Total 45 13449.98 3458.48 1729.13 1729.13 
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2 3 4 5 6 7 8 9 

Year 2007-0& 

1. Maharashtra 12 Modemization of APMCe 3007.12 751.n 375.87 375.87 

2. Nagaland 02 Modemization of APMCsI 389.42 129.79 64.89 64.89 
Spices Curing Units 

3. Himachal Pradesh 05 Modemization of APMCs 575.19 191.69 95.84 95.14 

4. Madhya Pradesh 11 Modemization of APMCs 7344.012 1848.55 923.25 923.25 

5. Rajasthan 34 Modemization of APMCs/ 12183.47 3090.02 1544.96 1544.96 
Construction of Kisan Shavan 

6. Tamil Nadu 10 Direct Purchase Centres 100.00 25.00 12.50 12.50 

7. Kerala 49 Development· of agricutural 423.73 108.18 54.09 54.09 
mktg. infrastructure support to 
Swasraya krashak Samities 
(SKS) 

8. Pun)8b 59 Modemization of APMCs 20996.17 5248.81 2624.40 2624.40 

Total 182 45028.112 11391.81 5885.80 5695.80 

Year 2008-09 (upto 30.09.2008) 

1. Himachal Pradesh 04 Expansion of Market Yards nO.21 256.69 128.33 128.33 

2. Rajasthan 07 Modemization of APCs 2686.82 671.67 335.83 335.83 

3. Maharashtra 02 Modemization of APMCs 95.80 27.07 13.53 13.53 

Total 13 3552.83 955.43 4n.69 4n.69 

St.tement III 

Grants-In-aid I'8ItNIstNi for /he /8sl Ihree yealS and current ytNIr under Ih8 ~ Dellr#lopmtlnl IIIId S/Mngll¥nlng 
of InllUtruclurtl Facilities for Production and Oishibution 01 Ouality SIItIds 

(Re. in lakh) 

SI,No. Name of State 2005-06 2006-07 2007-08 2008-09 (till 22.10.2008) 

2 3 4 5 6 

1. Andhra Pradesh 439.01 6356.23 23822.97 36.85 

2. Arunachal Pradesh 20.50 1.83 

3. Assam 91.56 42.21 1496.24 226.07 

4. Bihar 80.92 102.87 457.27 561.52 
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2 3 4 5 6 

5. Chhattisgarh 595.09 24.60 432.14 

6. Delhi 1548.10 2766.07 5519.38 5'63.03 
(Rs. 2546.00 lakh (Rs. 5072.00 lakh (As. 4500.00 lakh 

released to released to reIeIud to NatIonal 
National Seeds National Seeds Seede Corporation for 
Corporation for Corporation for inlplementation of 
implementation implementation PM', I**Ige in 

of PM's package of Ws package MIhaalshba) 
in Maharuhtra) in Maharashtra) 

7. Gujarat 154.63 54.82 219.33 316.61 

8. Haryana 111.59 93.67 18.14 78.26 

9. Himachal Pradesh 4.27 92.37 79.80 

10. Jammu and Kashmir 7.00 101.38 207.28 231.60 

11. Jharkhand 85.32 193.00 76.00 

12. Kamataka 259.91 275.59 3189.83 778.99 

13. Kerala 31.45 152.31 60.00 

14. Madhya Pradesh 582.58 229.02 88.65 394.85 

15. Maharashtra 387.85 420.35 185.88 106.22 

16. Manipur 27.47 390.79 

17. Mizoram 62.53 101.80 

18. Nagaland 3.92 

19. Orissa 135.75 245.71 565.88 622.04 

20. Punjab 96.89 75.54 529.92 240.05 

21. Rajasthan 43.92 136.17 288.51 1000.00 

22. Slkklm 14.57 91.53 122.90 

23. Tamil Nadu 280.01 414.23 571.34 89.34 

24 Trir;ura 47.50 25.19 200.00 

25. Uttar Pradesh 780.67 621.94 1171.60 1594.40 

26. Uttarakhand 82.94 475.68 29.08 52.03 

27 West Bengal 111.58 125.64 158.38 0.23 
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Bihar 

ChhatIisgarh 

Goa 

Gujarat 

Haryana 

Jharkhand 

Karnataka 

Kerala 

Madhya Pradesh 

Maharashtra 

Orissa 

Punjab 

Rajasthan 

Tamilnadu 

uttar Pradesh 

West Bengal 

Tatal 

AGRAHAVANA 1-9, 19SO (~ 

..,.",.", IV 

NurIery SlId CIIaIIon 01 HHIdI NonneI oa.. for, Rio-
(No) InIIIItrucIln war Green GIIIII CIIIing camraI 

(No) _ HolM Houle IIiIs II1II 
IOIRIII (No) (Ha) (Ha) (No) (No) 

o o 5 1.012 3 7 

140 o 78 5 4.4 2 

8 o 1152 o o o o 
8 o 0 o o o o 

36 o 72 1.705 o o 
39 o 420 7 o 

122 2 150 36.6 3 o 
283 4 1916 31.014 48 17 13 

140 2 o 16.59 4.94 2 

152 109 1171 o 0 4 o 
39 10 2418 38 111.15 o 12 

76 ln5 21 o o o 
o o 15 2.418 4 o o 

89 4 358 0 8.39 12 o 

88 14 215 52.653 3.91 3 6 

57 9 o o 15.833 o 3 

329 o 15 o o 5 

1699 1929 8001 195.98 203.635 52 46 

PIn lIIII1lIuI VInni PHM (No) ... 11 
hIIII I/1IIIyiI campDII 
tti:I IabI IIiII 
(No) (no) (No) 

5 22SO 9 

4 4 11065 o o 
o o o o 
o o 12 o o 
3 o 481 5 

o 1129 5 o 
212 o o 

19 4 4926 22 

3 2 8569 8 

o 2 1099 53 4 

10 24 8152 347 5 

o 1380 o o 
o o 511 3 44 

8 o 694 6 17 

o 4 321 160 o 
5 3 1286 19 4 

6 3 1520 o o 

50 40305 1058 110 

State-wise muse of funds under NHM 

(Ra. In Iahh) 

SI.No. states 2005-06 2006-07 2007·08 2008-09 
(as on 20.10.2008) 

2 3 4 5 6 

1. Andhra Pradesh 4420.96 7500.00 7836.84 10488.39 

2. Bihar 3100.00 3500.00 269.72 1122.48 
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2 3 4 5 6 

3. Chattlsgarh 2367.83 5500.00 8252.41 

4. Goa 315.20 200.00 3.19 50.45 

5. Gujarat 3239.28 2577.03 1954.24 2131.83 

6. Haryana 1050.00 3480.00 6476.49 2551.86 

7. Jharkhand 3030.00 4000.00 781.00 3000.00 

8. Karnataka 4455.17 8448.25 8571.05 12538.88 

9. Kerala 3533.98 7959.53 6147.73 7517.29 

10. Madhya Pradesh 2839.77 4291.75 5537.49 

11. Maharashtra 8260.28 14492.85 13224.94 13021.70 

12. Orissa 3611.91 4450.00 3812.16 

13. Punjab 2868.82 1150.00 2409.99 12.48 

14. Rajasthan 2259.57 3837.93 5673.19 2897.71 

15. Tamil Nadu 3891.67 6450.00 8536.82 7688.00 

16. Uttar Pradesh 5340.25 1500.00 9425.90 1079.27 

17. West Bengal 4035.31 4600.00 681.82 607.20 

18. Delhi 300.00 

19. Lakshdweep 63.00 29.90 

20. Andaman and Nicobar Islands 85.00 

Total 58620.00 84385.14 87625.01 64885.54 

St.tement V 

SIBtemsnl showing thtI dtlMiis of trIIs&ss of funds under T~ Mission oIlnltlgfllltld Dev./opn1tlnl 01 Hotficulllll'6 
in Notfh FRS/8m slalss. Jammu and Kashmir, Himachlll Pf'IIdtIsh and U//aralchllnd from 2005-06 10 2007-08 

2005-06 
Release 

A. Mini Mlaalon I 

1. NE states including Sikkim 

2. Jammu and Kashmir 250.00 

2006-07 
Releases 

2 

87.50 

(Rs. in lakhs) 

2007-08 
Releases 

3 

440.00 

296.99 
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1 2 3 

3. Himachal Pradesh 250.00 87.50 150.00 

4. Uttaranchal 250.00 100.00 365.00 

B. Mini Mlaalon II 

1. Arunachal Pradesh 1300.00 1612.90 2830.00 

2. A&&am 1300.00 1400.00 2680.00 

3. Manipur 1500.00 1700.00 2228.00 

4. Meghalaya 1700.00 2000.00 2700.00 

5. Mizoram 1800.00 3200.00 3095.00 

6. Nagaland 1700.00 2356.00 2500.00 

7. Sikkim 1800.00 2331.00 3110.00 

8. Tripura 1500.00 1400.00 2400.00 

9. Jammu and Kashmir 1550.00 2933.00 2000.00 

10. Himachal Pradesh 1100.00 4000.00 2400.00 

11. Uttaranchal 1100.00 4000.00 2839.94 

Service charges & project 89.21 11 •. 00 268.35 
proposals etc. 

C. Mini MINion-III 

1. NE states including Sikkim 600.00 400.00 550.00 

2. Jammu and Kashmir, 750.00 450.00 625.00 
Himachal Pradesh and 

Uttaranchal 

D. Mini MINion-IV 

1. NE states including Sikkim 

2. Jammu and Kashmir, 200.00 300.00 700.00 

Himachal Pradesh and 

Uttaranchal 

Grand Total 18739.21 28471.90 32176.28 
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De/ails of 1lI1oca/ion, relellse lind utiliZlllion uflfitgr T6ChnoIogy Mission for In/8fI1'II18d DweIopm8nt of Horlicu/lum in NE 
stBlfJs including Sikkim, Jllmmu lind Kashmir, HimM:hIlI Ptadesh 6I1d iJIIIInIncI1III dudng 2fJ08.{)9 

Mini Mission/State 

Mini Mlaalon I 

NE states 

Jammu and kashmir 

Himachal Pradesh 

Uttaranchal 

Mini Mlaaion II 

Arunachal Pradesh 

Assam 

Manipur 

Meghalaya 

Mizoram 

Nagaland 

Sikkim 

Tripura 

Jammu and Kashmir 

Himachal Pradesh 

Uttaranchal 

Technical support etc. 

-NE State 

-HS 

Mini Mlaaion III 

NE states including Sikkim 

- SFAC 

- NHB 

In-principle 
approval of 
Action Plan 
(200B-09)· 

2 

1200.00 

127B.00 

286.00 

277.B2 

2600.00 

3952.00 

2500.00 

3248.00 

2B25.00 

2700.00 

2675.00 

2200.00 

2BOO.00 

3000.00 

2800.00 

200.00 

200.00 

Allocation 
2008-09 

3 

600.00 

200.00 

100.00 

200.00 

2400.00 

3300.00 

2300.00 

2750.00 

2500.00 

2500.00 

2450.00 

2000.00 

2100.00 

2100.00 

2100.00 

200.00 

200.00 

500.00 

500.00 

(Ra. In lakhs) 

Releases 
2008-09 

4 

150.00 

50.00 

25.00 

50.00 

1200.00 

2475.00 

1150.00 

1312.50 

1B75.00 

1B75.oo 

1777.50 

1000.00 

1050.00 

1050.00 

1550.00 

73.024 

19.30 

n.oo 
104.95 
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2 

Jammu and Kaahmir, Himachal Pradesh and Uttaranchal 

- SFAC 

- NHB 

M"- Mluion IV 

NE states Including Slkkim 

Jammu and Kashmir, Himachal Pradesh and 
Uttaranchal (SFAC) 

Grand Total 

rrmnslBHonJ 

Single DeHvery Sy.-.n for Blackberry 
Telecom Op:utator 

34741.82 

1259. SHRI DANVE RAOSAHEB PATIL: Will the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether the Government proposes to implement 
a single delivery system for services of the Blackberry 
telacom oPerators In the country; 

(b) If so, the details theraof; and 

(c) the time by which the Government is likely to 
implement the system in the whole country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI JYOTIRADITYA M. SCINDIA): (a) No proposal is 
under consideration of the Government to implement a 
single delivery system for services of the Blackberry 
telecom operators in the country. 

(b) and (c) Not applicable in view of (a) above. 

Problem. of Orgam.ct Sector Wo,.... 

1260. SHRI MOHAN SINGH: Will the Minister of 
LABOUR ANO EMPLOYMENT be pleued to state: 

(a) whether the Govemment propoees to evolve any 
effective mechanism to address the unr.st and the 
reasonable demands of the work... of the organised 
sector in the country; 

3 4 

300.00 

300.00 

0.00 

300.00 150.00 

29800.00 17014.27 

(b) If so, the ~ thefeof; 

(c) whether the Go¥emment also propoees to enact 
any aeparate labour law to addreu the problems of the 
WOIbrs wading In the rnuItinatioNI companieej and 

(d) If eo. the detaiIa thentof and if not. the I'8uona 
therefor? 

THE MIMSTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES): (a) and (b) The provieiona of Industrial 
0i8putee Act, 1 847 p~ framewoft( for InVftllgatlon 
and settlement of Induetr... dlaput.. and provides 
.... JMta to the WOfkera by WIllY of ..ahoritiea provided 
under this Act like Works COliimlll .. , ConcIIatIon omcar., 
Labour Courts, TribuMla, Courts of Inquiries, Board etc. 
The Act aIIo reguIaIes Illegal atrikat'8 Mel Iockoula and 
provides protection to the WOfkmen In caee of lay-off, 
retrellchme"t and cIoeure of eat8bl1sht ..... ta, 

(c) and (d) Theile Ie no propoul to eMCt a separate 
labour law for muItinIItionaI companies as labour Iawe 
enacted In the country are applicable to multi-natioNlI 
companies wor1cing In India 88 weD. 

{EngliMJJ 

Proc&nment 01 Helicopters for Annad Forcee 

1261. SHRI BRAJA KISHORE TRIPATHY: WiD the 
Minister of DEFENCE be pIHMd to state: 

(8) wheIher the Gcwemment ptOpll'" to procure 
indigenously manufactured heIicoptefa for the Army, Navy 
and Air Faroe; 
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(b) if so, the details thereof; 

(c) the details of funds provided to Hindustan 
Aeronautics Limited (HAL) for the said purpose so far; 
and 

(d) The time by which the orders are likely to be 
fulfilled by HAL? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): 
(a) to (d) Government constantly review the security 
environment and accordingly decide to induct appropriate 
equipment including helicopters for adequate defence 
preparedness. Procurement for such induction is made 
from various indigenous as well as foreign sources. 
Prosently, joint projects of Army and Air Force for 
illdigenous design and development and procurement of 
various types of helicopters from Hinduatan Aeronautics 
limited (HAL) are underway. Funds as required are 
provided to HAL from time to time. Some of the 
helicopters are likely to be delivered between 2008 to 
2010. Others are in the design and development stage. 

Recommendatlona of Wadhwa Committee 

1262. SHRI PRABHUNATH SINGH: Will the Minister 
of CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) whether the final report of Wadhwa Committee 
on various aspects of Public Distribution System (PDS) 
and Targeted Public Distribution System (TPDS) has been 
received by the Government; 

(b) H so, the details thereof and the action taken 
thereon indicating the main recommendations of the 
Committee; 

(c) the details of raids conducted against Fair Price 
Shops Kerosene Oil Depots in Delhi during 2008 alongwith 
the details of quantum and value of goods sized from 
them; and 

(d) the remedial action taken by the Government in 
this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) and (b) Central Vigilance Cqmmittee (CVC) 
with Justice (retd.) D.P. Wadhwa as Chairman was set 

up by the Supreme Court to study functioning of Public 
Distribution System (PDS) and suggest remedial 
measures. The Supreme Court's direction to CVC was to 
conduct this study initially for the TPDS in Delhi, to be 
followed up on all India basis. The Committee submitted 
its report on TPDS in Delhi in August, 2007 to the 
Supreme Court. The Supreme Court In its order dated 
10.01.2008 has ordered that similar exercise be 
undertaken by the CVC for the entire country and 
thereafter the Supreme Court would consider the 
suggestions of the CVC and shortcomings noticed. Final 
report of CVC is awaited. 

(c) and (d) During the year 2008, 135 shops wer~ 
inspected and 121 raids were conducted. Based 011 them 
252 persons were arrested, FPS licences of 125 shops 
were suspended/cancelledlshowcause notices issued/FIR 
lodged and 769 Otis of wheat and 5650 OUs of rice 
were seized. 

In addition, the Government, of NCT, Delhi is 
implementing 9 point action plan for strengthening the 
TPDS, which mainly Includes review of lists of ration 
card holders, ensuring leakage free and timely distribution 
of foodgrains, display of allocation of foodgrains on 
website and computerization of data of TPDS. 

Complaints Agalnat Performance of 
Telecom Operator. 

1263. SHRI KIRIP CHALlHA: 
SHRI JASUBHAI DHANABHAI BARAD: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

(a) whether the Government has received complaint~ 
regarding the poor telecom services provided by the 
GovernmenVPrivate telecom operators both in the fields 
of Landline and Mobile telephone services, leading to 
harassment of subscribers in the country; 

(b) if so, the number of complaints received alongwith 
the number of complaints out of them disposed of during 
the last three years and the current year; and 

(c) the action takenlbeing taken by the Government 
in the regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI JYOTIRADITYA M. SCINDIA): (a) Yes, Sir. 
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(b) The number of complaints received and the 
number of complaints disposed of during the last three 
tinancial years in Deptt. of Telecom are 5,10,813 and 
5,07,786 respectively. The number of complaints received 

from 01.04.2008 to 30.09.2008 is 120153 and 120063 
complaints out of them have been disposed of. These 
include individual complaints as well. 

(c) With a view to improve quality of service Govt. is 
promoting the extensive use of wireless technologies In 
access network. 

TRAI has notified the following DirectionslRegulations 
to the service providers to address the major issues 
related to consumers: 

• Quality of Service (time period of resolution of 
billing complaints, refund of dues/security 
deposits to consumers, rectification of calls, 
rebate in rent for delayed rectification of faults 
etc. of Basic and Cellular Mobile Telephone 
Services, Regulations on 1st July, 2005. 

• Quality of Service (code of practice on metering 
and billing accuracy) Regulation, 2006 on 21st 
March 2006. 

• Telecom consumers Protection and Redressal of 
Grievances Regulation, 2007 on 4th May, 2007 
which provides for speedy, effective and 
inexpensive redressal of grievances of 
consumers by the services provider. 

[Tr8nS/8honj 

Waiting List for Telephone Connection. 

1264. SHRI MITRASEN YADAV: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) whether the people of rural areas in the country 
including Uttar Pradesh have to wait for two years for 
telephone connections; 

(b) if so, the number of waillisted subscribers during 
the current year; and 

(c) the steps takenlbeing taken by the Government 
to clear the waiting list? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI JYOTIRADITYA M. SCINDIA): (a) and (b) Thore Is 
no waiting list in the case of mobile phones in the rural 
areas of the country. However, in case of wlrellne and 
Wireliness in Local Loop (WLL), there is a wait list of 
more than two years In rural areas In some of the States 
of the country and this wait list doN not include the 
State of Uttar Pradesh. As on 30.09.2008, the tntal 
number of waltllated subecribera consisting of wireline and 
Wireless in Local Loop (WLL) In the rural areas of the 
country is 2,46,886. 

(c) The steps taken by the Government to clear the 
waiting list are given below: 

(i) Bharat Sanchar Nigam Limited (BSNL) Is 
procuring 19.2 lakh lines of WLL equipment 
during 2008-09. On commissioning of these 
equipment, rural areas in the country are 
expected to be covered by WLL for providing 
fixed telephone on demand. 

(ii) Universal Service Obligation Flo .• d (USOF) has 
entered into an agreement with BSNL and other 
Private Service Providers for provision of Rural 
Household Direct Exchange linN (RDELa) in 
1685 commercially un viable SDCAs in the 
country including in the State of Uttar Pradesh. 

Import of UMd Garment. 

1265. SHRIMATI KIRAN MAHESHWARI: Will the 
Minister of TEXTILES be pleased to stata: 

(a) whether the domestic textiles industry has suffered 
huge losses due to import of used garments from abroad; 

(b) if so, whether this has resulted in huge loss of 
foreign exchange also; 

(c) if so, whether the Government proposes to impoee 
restrictions on the import of used garments; and 

(d) if so, the details thereof aIongwIth the action being 
taken by the Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAIIl): (a) to (d) The 
import of used garments affects the domaatk: garment 
industry. 3anitary and Phyto-sanitary issues are also 
involved. Therefore, the Government has imposed 
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restrictions on the import of used gannenta by bringing 
them under the 'Restricted list of Imports' vide Notification 
No. 7/2004-09 dated the 27th October, 2004. The Import 
ot used garments hu declined sharply from As. 278.62 
erore in 2003-04 to As. 74.69 eror. in 2007-08. 

[English} 

Funds for Border Ro.da 

1266. SHRI AEWATI AAMAN SINGH: 
SHAI AAVI PAAKASH VEAMA: 
SHAI BAAJA KISHOAE TRIPATHY: 

WID the Minister of DEFENCE be pleased to atate: 

(a) the funds allocated by the Government for 
construction, maintenance and upgradatlon of roads in 
the border 8JHII of the country during the lut three 
years and the current year, State-wise and border-wJse; 

(b) the fundi relUHd and utilized under the said 
allocation, State-wise; and 

(c) the detaila of roads constructed. maintained and 
upgraded during the above period, State-wiae and border-
wise? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): 
(a) to (c) Details are given in the Statement I & II. 

Sr."""nt I 

(a) and (b) Poaition of funds allocated/utilised for construction, maintenance and upgrada1lon of roads Organtaatlon 
State-wise and Border-wise lut three years and the current yeer Is 88 under. 

SI.No. State Border Funds allocated & utilized for conlbuction, 
upgradatlon & mainterw\C8 (Rs. In Cr) 

2005-06 2006-07 2007-08 2008-09 

2 3 4 5 6 7 

1. Rajasthan Indo-Pakistan 60.06 64.09 47.12 76.88 

2. Punjab Indo-Pakistan 13.79 18.13 14.94 12.66 

3. Jammu and Kashmir Indo-Paki.." 274,82 295.03 235.93 429.71 

Indo-China 51.27 52.92 40.59 72.10 

4. Himachal Pradesh Indo-Chlna 38.17 43.16 32.62 76.38 

5. Uttarakhand Indo-China 43.49 52.86 42.97 125.n 

6. Sikkim Indo-China 60.16 54.33 40.50 87.72 

7. ·Assam Indo-China 52.62 37.87 21.09 33.38 

Indo-China 5.21 5.26 12.30 56.50 

8. West Bengal Indo-Bhutan 3.31 3.53 8.19 10.20 

9. Arunachal Pradesh Indo-China 153.00 137.92 105.20 275.40 

10. Meghalaya Indo-Bangladesh 8.57 3.69 5.72 8.97 

11. Trlpura Indo-BengaIac/eIh 8.26 10.15 5.83 5.52 

12. Manipur Indo-MyInmar 25.34 • 15.36 10.37 10.60 

13. Nagaland Indo-Myanmar 44,44 23.94 22.43 41.58 
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, 2 3 4 5 6 7 

14. Mizoram Indo-Bangladesh 22.24 32.34 1M3 12.05 

Indo-Myanmar 22.93 31.40 31.18 ~1.09 

Total 887.68 881.98 693.59 1386.52 

'Note: Funds lor roads pertaining to Indo-China Border originating through State of Aaaam. 

Statement II 

(c) Details of roads constructed/upgraded and maintained by Border Roads Organisation during l88t three yeara 
State-wise and border·wise are as under: 

S1.No. State Border Roads CCIIIIIIn.decII ROIds rnaInIIIned In Kms 
UppIed i1 Kms 

2QOS.06 2006-07 2007.()8 ~ 2006-07 2007.()8 

1. Rajasthan Indo-Pakistan 65.00 144.00 120.00 3312.00 3312.00 3312.00 

2. Punjab Indo-Pakistan 10.00 16.00 19.00 333.00 333.00 333.00 

3. Jammu and Kashmir Indo-Pakistan 208.00 228.00 270.00 4467.00 4467.00 4467.00 

Indo-China 50.00 40.00 40.00 960.00 960.00 960.00 

4. Himachal Pradesh Indo-China 19.00 27.00 38.00 588.00 588.00 588.00 

5. Uttarakhand Indo-China 30.00 40.00 60.00 510.00 510.00 510.00 

6. Sikkim Indo-China 66.00 30.00 6.00 n3.oo n3.00 n3.oo 

7. 'Aliam Indo-China 55.00 40.00 19.00 188.00 188.00 188.00 

Indo-Bhutan 5.00 5.00 4.00 49.00 49.00 49.00 

8. West Bengal Indo-Bhutan 3.00 4.00 2.00 18.00 18.00 18.00 

9. Anmachal Pradesh Indo-China 126.00 93.00 90.00 2352.00 2352.00 2352.00 

10. MeghaIey~ Indo-Bangladesh 5.00 1.70 2.00 124.00 124.00 124.00 

11. Tripura Indo-Bangaladesh 26.00 3.00 2.00 259.00 259.00 259.00 

12 Manip\Jr Indo-Myanmar 30.00 8.00 30.00 64.00 64.00 64.00 

13. Nagaland Indo·Myanmar 62.00 9.00 34.00 703.00 703.00 703.00 

14. Mizoram Indo-Ban~ 20.00 3.00 13.00 417.00 417.00 417.00 

Indo-Myanmar 20.00 30.00 25.00 643.00 543.00 543.00 ,. 
Total 795.00 721.70 n4.00 15660.00 15660.00 15660.00 
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(Trans/a/ion} 

T!tchnology Upgradatlon Fund Scheme 

1267. SHRI JIVABHAI A. PATEL: 
SHRI V.K. THUMMAR: 

Will the Minister of TEXTILES be pleased to state: 

(a) whether tile Technology UlJgradfltion Fund 
Scheme was deferred for some time; and 

(b) if so, the details thereof and the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) and (b) The 
scheme was operationally in abeyance for fresh sanction 
in Xlth five year plan from April to October 2007. However 
the Government approved the continuance of Technology 
Upgradation Fund Scheme (TUFS) in Xlth plan 
retrospectively w.e.f. 01.07.2008. 

/English} 

Broadcasting Companies under the Ambit of TRAI 

1268. SHRI AJOY CHAKRABORTY: Will the Minister 
of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether various broadcasting companies have 
been brought under the ambit of Telecom Regulatory 
Authority of India (TRAI); 

(b) if so, the details thereof; and 

(c) the benefit accruing to the Union Government as 
a result thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI JYOTIRADITYA M. SCINDIA): (a) Yes, Sir. 
Broadcasting companies are under Telecom Regulatory 
Authority of India (TRAI) with respect to carriage and 
pricing only. 

(b) The Government of India notified Broadcasting 
services to be telecommunication services under Section 
2(1) (k) of Telecom Regulatory Authority of India (TRAI) 
Act, 1997. Therefore, all broadcasting and cable services 
are now being regulated by TRAI as per the provisions 
of TRAI Act, 1997. 

(c) TRAI as statutory body under the TRAI Act 
regulate carriage & pricing issues related to broadcasting 
services and protects the interests of service providers 
and consumers of the broadcasting sector to promote 
and ensure orderly growth of the broadcasting sector. 
TRAI has created a conducive regulatory framework in 
the broadcasting sector. TRAI has created a conducive 
regulatory framework in the broadcasting sector by issuing 
tariff orders, interconnection regulations and Quality of 
Service regulations. TRAI has given its recommendations 
on Headed in the Sky (HITS), Internet Protocol Television 
(IPTV), Mobile TV, Direct-to-home services, CAS specific 
regulations for Cable TV services etc. As a result of 
these regulatory measures/Initiatives of TRAI the 
consumers have benefited by getting services at affordable 
price without compromising the quality of service. 

[Translation} 

Shortage of Skilled Staff 

, 269. SHRIMATI SANGEETA KUMARI SINGH DEO: 
SHRI KASHIRAM RANA: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

(a) whether the working of Post Offices in the country 
has been severely affected owning to the shortage of 
skilled staff; 

(b) if so, the details thereof and the reaction of the 
Government thereto; and 

(c) the steps takenlbeing taken by the Government 
to remove the said shortage and modernise the Post 
Offices in view of the increasing workload and changing 
work scenario alongwith the success achieved therein? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI JYOTIRADITYA M. SCINDIA): (a) No, Sir. 

(b) Does not arise in view of (a) above. 

(c) The changing work scenario and work load in 
post offices is being managed through induction of 
technology and updating staff skills by focused training 
programmes in various training centres. Computerisation 
and modernization of post offices has resulted in reduction 
in transaction time at the counters, facilitated introduction 
of technology base products and services and increased 
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staff productivity and customer satisfaction. As on 
31.03.2008, there are 9639 post offices which have been 
computerized. 

[English} 

Rejuvenation of Irrigation SY8tem 

1270. SHRI SUKHDEV SINGH DHINDSA: 
DR. RATTAN SINGH AJNALA: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) whether the State Government of Punjab has 
requested the Centre to invest the money saved on wheat 
imports for rejuvenating its irrigation system in view of 
the State's significant contribution towards wheat 
procurement; and 

(b) if so, the details thereof and the steps taken 
thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
Yes, Sir. The Chief Minister of Punjab has requested that 
the money saved on wheat imports should be used for 
rejuvenating the irrigation system of the State in view of 
its significant contribution towards wheat procurement. 

(b) The Chief Minister of Punjab has requested the 
Centre to provide more substantial budgetary support to 
the State's agricultural infrastructure especially the irrigation 
system. A~ far as the lining of Sirhind Feeder and 
Rajasthan Canal and other anti-water logging measures 
proposed by the Chief Minister are concerned, these were 
examined and funding of the proposal through Accelerated 
Irrigation Benefit Programme (AIBP) was not considered 
feasible. Subsequently the Chief Minister of Punjab has 
taken up the issue of 100% Central assistance for 
Rajasthan Feeder and Sirhind Feeder Canals with the 
Ministry of Water Resources. However, there is no scheme 
with Ministry of Water Resources for 100% funding of 
irrigation projects. Funding under AIBP is processed after 
receiving investment clearance from the Planning 
Commission as per guidelines of the Programme il' force. 

Special packllge for T.. LabountralWorker. 

1271. SHRI SARBANANDA SONOWAL: Will the 
Minister..,pf LABOUR AND EMPLOYMENT be pleased to 
state: 

(a) whether the Government has decided to offer 
any special package for all round development of tea 
labourers/workers for their education, health and pure 
drinking water facilities; 

(b) if so, the details thereof; 

(c) whether the Government has issued directives to 
States for raising minimum wages of the tea labourors! 
workers; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES): (a) and (b) As per the Information provided 
by the Ministry of Commerce & Industry, there Is no 
proposal for a special package for t.a labourerslworkers 
for their education, health and pure drinking water facilities. 

(c) and (d) Under the provisions of the Minimum 
Wages Act, 1948, both central & State Governments are 
the appropriate Governments to fix/revise minimum rates 
of wages for scheduled employments In Central and 
States sphere respectively. Since tea workers fall under 
the purview of State sphere, the State Governments, as 
appropriate Governments to fix/revise minimum rat.. of 
wages for such scheduled employments. Further, in order 
to have a uniform wage structure and to reduce the 
disparity in minimum wages across the country, a concept 
of National Floor Level Minimum Wages was mooted on 
the basis of the recommendations of the National 
Commission on Rural Labour (NCRl) in 1991. On the 
basis of increase In the Consumer Price Index, the Central 
Government has recently revised the National Floor Level 
Minimum Wages from Rs. 66/- to Rs. 80/- per day with 
effect from 01.09.2007. It is further stated that National 
Floor Level Minimum Wage, is a non-statutory measure 
to promote upward revision of minimum wages in different 
in States/Union Territories. 

Amendment. In Plantation I.8bour Act, 1951 

1272. SHRI ADHIR CHOWDHURY: 
SHRf NIKHIL KUMAR: 

WIQ the Minister of LABOUR AND EMPLOYMENT 
be pleased to state: 
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(a> whether the condition of plantation workerallabours 
is pitiable in the country; 

(b> if so, whether the Govemment proposes to make 
suitable amendments in the Plantation Labour Act, 1951 
to help workersl1abours engaged in plantation job; 

(c) if so, the details thereof alongwith the time by 
which such amendments are likely to be made; 

(d) whether any consultations have been held with 
the State Governments in this regard; and 

(e) If so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES): (a) to (e) Plantations Labour Act, 1951 
provides for welfare of labour and regulates the conditions 
of work in plantations. The Government had been 
considering amendment proposals to the Plantations 
Labour Act, 1951. The proposals have been finalized after 
extensive consultations with the social partners, and the 
State Governments concemed. The Plantations Labour 
(Amendment) Bill, 2008 has been introduced in Rajya 
Sabha on 21.10.2008. 

New Plan and Programme for Eradication 
of Child Lllbour 

1273. SHRI B. MAHTAB: WiD the Minister of LABOUR 
AND EMPLOYMENT be pleased to state: 

(a) whether the Govemment has formulated any new 
plan and programme for eradication of child labour 
completely from the country; 

(b) If so, the details thereof alongwith the funds 
allocated for the purpose; and 

(c) the time by which the said plan and programme 
are likely to be implemented? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES): (a) to (c) No, Sir. Government is already 
implementing the National Child Labour project Scheme 
for the elimination of child labour In 250 districts of 20 
States of the country. Under the Scheme, children working 
in notified hazardous occupations and processes are 
withdrawn from work and put in special schools where 
they are provided with accelerated education, vocational 

training, mid-day meal, stipend, health care facilities etc., 
before they are mainstreamed to regular education. 
Considering the magnitude of the problem, government 
is following a sequential approach of focusing on children 
working in hazardous occupations first and then covering 
children working in non-hazardous occupations. 

For the 11th Plan, Government has proposed 
additional components such as provision of residential 
schools for migrant child labour, tracking and monitoring 
system, vocational training for adolescents, award 
schemes, more intensive awareness generation campaign 
etc. 

Water Level of River. 

1274. SHRIMATI JHANSI LAKSHMI BOTCHA: Will 
the Minister of WATER RESOURCES be pleased to state: 

(a) whether the water level of various rivers including 
Ganga is gradually decreasing over a period of time; 

(b) if so, the details thereof and reasons therefor, 
river-wise; and 

(c) the manner in which the Government propose to 
tackle the problem? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) to (c) The analysis of average annual flow 
data does not indicate falling trend in the water level of 
the rivers. 

[Tf'IInsl8tionj 

In_IIatlon of Mobile Towera 

1275. SHRI MOHO. MUKEEM: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a> whether the Karnataka Govemment has sent any 
proposal to the Union Government regarding installation 
of mobile towers in Chitradurga Telecom District in 
Karnataka; 

(b) if so, the details thereof; 

(c) whether the Union Govemment hu considered 
the proposal; 
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(d) if so, the details thereof; 

(e) the time by which a final decision is likely to be 
taken in this regard; and 

(f) the location-wise number of mobile towers instaUed 
in Uttar Pradesh atongwith the number of towers proposed 
to be installed during the current year? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI JYOTIRADITYA M. SCINDIA): (a) Sir. BSNL has 
not received any proposal form kamataka Government 
regarding Installation of mobile towers in Chitradurga 
Telecom District in Kamataka. However, presently there 
are 72 Base Transceiver Stations (BTSs) commissioned 
In ChitradurgaIDavangere Telecom District, out of which 
38 BTSs are in Chitradurga Revenue District. 

(b) to (e) Do not arise in view of (a) above. 

(f) The SSA-wlse no. of mobile towers installed in 
Uttar Pradesh as on 30.09.08 are 4339, the details of 
which are given in Statement I and Statement II. 

BSNL has planned to install 2372 additional towers 
in the State of Uttar Pradesh during the current financial 
year 2008-09. 

Statement I 

Details of SSA-wise Nl.lmbelS of Mobile TowelS 
Installed in Uttar Pl'Bdesh (E) Telecom Circle, 

14;>' 

BSNL as on 30.9.08 

SI.No. Name of SSA No. of GSM 
Mobile Towers 

2 3 

1. Allahabad 210 

2. Azamgarh 109 

3, Barabanki 100 

4, Bahraich 54 

5. Ballia 59 

2 

6. Banda 

7. Basti 

8. Dearia 

9. Farrukhabad 

10. Fatehpur 

11. Falzabad 

12. Gonda 

13. Gorakhpur 

14. Ghazipur 

15. Hardoi 

16. Hamlrpur 

17. Jhansi 

18. Jaunpur 

19. Kanpur 

20. Lakhlmpur 

21. Lucknow 

22. Mau 

23. Mirzapur 

24. Orai 

25. Pratapgarh 

26. Raibareli 

27. Shahjahanpur 

28. Sitapur 

29. Sultanpur 

30. Unnao 

31. Varanasi 

Total 

258 

3 

79 

98 

100 

75 

49 

100 

10g 

132 . 

73 

72 

49 

77 

76 

230 

56 

270 

57 

107 

35 

61 

86 

58 

86 

74 

71 

238 
t, 

3050 
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Statement II 

Details of SSA-wise Numbers of Mobile Towers 
Installed in Uttar Pradesh (W) Telecom Cirr:1e 

BSNL as on 30.9.08 

SLNo. Name of SSA No. of GSM 
Mobile Towers 

1. Agra 139 

2. Aligarh 91 

3. Badaun 48 . 

4. Bareilly 90 

5. Bijnore 87 

6. Bulandshahar 61 

7. Et:lh 56 

8. Etawah 66 

9. Ghaziabad 46 

10. Manipuri 51 

11. Mathura 65 

12. Meerut 124 

l:l Moradabad 113 

14. Muzaflamagar 75 

15. Noida 26 

16. Pilibhit 54 

17. Rampur 31 

18. Saharanpur 66 

Total 1289 

Bonded Labourers 

1276. SHRI HEMLAL MURMU: 
SHRI MAHAVIR BHAGORA: 

Will the Minister of LABOUR AND EMPLOYMENT 
be pleased to state: . 

(a) the total number of bonded labourers at present 
in the country including tribal areas, State-wise; 

(b) the number of bonded labourers and bonded child 
labourers freed and rehabilitated by the Union Govemment 
and Non-Govemmental Organisations including tribal areas 
of the country during each of the last three years and 
the current year, separately, State-Wise; and 

(c) the funds allocated, released and utilised by the 
Union and State Govemments for the purpose during the 
said period, separately, State-wise and year-wise? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES): (a) to (c) The Bonded Labour System 
(Abolition) Act, 1976 does not differentiate between child 
bondage and adult bondage or bondage in Urban, Rural 
or Tribal area. Under the Centrally Sponsored Scheme 
for rehabilitation of Bonded Labour, Central assistance is 
provided to the state on 50:50 basis for rehabilitation of 
identified and released bonded labourers. During the year 
2008-09 a Budget provision of Rs. 180.00 lahs has been 
made. The number of Bonded Labourers including the 
child bonded labourers and the bonded labourers in tribal 
areas released and rehabilitated during each of the last 
three years and thereafter, State-wise are as under:-

Year Name of the State No. of bonded AmOll1l 
IabouI'8lS Ralelsed (in 

released and Iakhs) 
rehabilitated 

2005-06 Bihar 141 14.1 

Haryana 31 3.1 

Madhya Pradesh 38 3.8 

Maharashtra 06 0.6 

Uttar pradesh 149 14.9 

West Bengal 32 3.2 

2006-07 Uttar Pradesh 104 10.4 

West Bengal 93 9.3 

2007·08 West Bengal 88 8.8 

Uttar Pradesh 277 27.7 

Bihar 150 15 

Madhya Pradesh 192 19.2 

Haryana 09 0.9 

2008-09 (upto Bihar 409 38" 
10.10.2008) 

Note: Rs. 4.90 lakhs withheld due to non receipt of Utilization 
Certificate. 
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(Eng/ish/ 

exemption from ESI Act, 1948 

1277. SHRI S. AJAYA KUMAR: Will the Minister of 
LABOUR AND EMPLOYMENT be pleased to state: 

(a) w .... ether many hospitals in the private sectors 
have requested to the Union Government to exempt them 
from Employees State Insurance (ESI) Act, 1948 as their 
umployees are already provided with medical facilities; 
and 

(b) if so, the details thereof and the action taken by 
the Government thereon? 

THE MINISTER OF STATE OF THE MINiSTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES): (a) and (b) 29 hospitals have requested 
the Government for exemption from the ESI, Act, 1948. 

Four hospitals have already been exempted by the 
State Governments. In respect of others, the State 
Governments have sought the comments of Employees' 
State Insurance Corporation which are being processed 
for onward transmission to the State Governments. 

Sea and River Erosion In West Bengal 

1278. SHRI PRASANTA PRADHAN: Will the Minister 
of WATER RESOURCES be pleased to state: 

(a) whether sea and river erosion are threatening 
the ecological balance in many areas of West Bengal; 

(b) if so, the steps the Government proposes to take 
to prevent the same; and 

(c) the total amount spent during the last three years 
and the current year in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) Yes, Sir. 

(b) Flood Management being State subject, the flood 
management and erosion control schemes are planned. 
investigated and implemented by the State Govemments 
with their own funds. The assistance rendered by the 
Central Govemment is mainly technical, catalytical and 
promotional in nature. 

The State Government of West Bengal is taking up 
anti erosion works from funds available under state plan 
and additional central assistance provided by Union 
Government through Planning Commission, Ministry of 
Water Resources and Finance Commisaion. The stale 
government is also taking up anti-erosion works by 
arranging loan from NABARD. In order to provide financial 
assistance to the state governments during XI Plan, a 
state sector scheme, namely, "Flood Management 
Programme" amounting to Rs. 8,000 Cr has been 
approved 'in principle' by the Cabinet on 02.11.2007. The 
scheme aims to provide central assistance to the state 
governments for river management, flood control, anti· 
erosion works, anti-sea erosion works, drainage 
development, flood proofing, flood prone area development 
programme, restoration of damaged flood management 
works, etc. in critical reaches, which have secured all 
mandatory clearances. 

(c) As per the information provided by the 
Government of Wesl Bengal, the total amount spent in 
the last three years and in the current year for execution 
of anti-erosion schemes from different sources of funding 
are as under: 

Financial Year Amount (Rs. in erore) 

(i) 2005·06 36.54 

(iI) 2006-07 41.35 

(iii) 2007-08 98.03 

(iv) 2008-09 (till date) 32.78 

Production of Arecanut 

1279. SHRI P.C. THOMAS: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the Union Government has received any 
proposal from the Govemment of Kerale for improving 
the production and productivity of Areacanut; 

(b) if so, the details thereof and the reaction of the 
Govemment thereto; and 

(c) the steps taken by the Government to encourage 
use of modern techniques for increasing the production 
of Arecanut? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
and (b) Yes, Sir. The Department of Agriculture & 
Cooperation had received a proposal for replantation! 
rejuvenation of arecanut gardens affected by yellow leaf 
disease. An assistance of Rs. 1170.83 lakhs for a period 
of three years has been approved under National 
Horticulture Mission to cover an area of 9542 ha. affected 
by the disease. 

(c) With a view to encourage use of modern 
techniques for increasing the production of Arecanut, the 
Directorate of Arecanut and Spices Development. Calicut 
is implementing a programme called "Technology 
dissemination through front line demonstration of multi 
species cropping systems in the existing arecanut gardens· 
with assistance from National Horticulture Mission. 

Special Industrial Dispute Cells 

1280. SHRI NIKHIL KUMAR: Will the Minister of 
LABOUR AND EMPLOYMENT be pleased to state: 

(a) whether the Industrial disputes are on the rise in 
the country; 

(b) if so, the details thereof; 

(c) whether the Union Govemment has directed the 
States to S'3t up Special Industrial Dispute Cells to resolve 
such issues; and 

(d) if so, the reaction of the State Governments 
thereto? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES): (a) As per available information, the 
number of Industrial disputes in Central sphere from 
2004-05 do not show rising trend. The figures of industrial 
disputes in State sphere are not centrally maintained. 

(b) Does not arise. 

(c) The Ministry of Labour & Employment has not 
directed the States to set up Special Industrial Dispute 
Cells. 

(d) Does not arise. 

[Trans/ation} 

Regularl .. tlon of Cas'" and Contract Workera 

1281. SHRI BAPU HARI CHAURE: 
SHRI SWADESH CHAKRABORTY: 

Will the Minister of LABOUR AND EMPLOYMENT 
be pleased to state: 

(a) the number of non-muster-roll and casual workers 
appOinted in the Central Government, Public Sector 
Undertakings during each of the Last three years and 
the current year, separately, State-wise; 

(b) the details of minimum wag&$ paid to them; 

(c) the mechanism put in place to ensure payment 
of minimum wages to the contract and casual workers 
through the labour contractors; 

(d) whether the Government has formulated any policy 
for regularisation of above workers including contract 
workers; and 

(e) if so, the details thereof and if not, the reasons 
therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES): (a) to (e) The information is being collected 
and will be laid on the Table of the House. 

[English} 

Discontinuation of Indua Project 

1282. SHRI GIRDHARI LAL BHARGAVA: Will the 
Minister of LABOUR AND EMPLOYMENT be pleased to 
state: 

(a) whether the Government has decided to 
discontinue the INDUS project being jointly run by. India 
and the United States of America (USA) for eradication 
of child labour due to adverse publicity regarding child 
labour issues in the USA; 

(b) if so, whether there is a proposal for curtailing 
the project to the extent of domestic funding instead of 
scrapping the same; and 
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(c) If 100, the datau. thereof and the reaction of the 
Government thereto? 

THE MINISTER OF STATE OF THE MINISTRY OF 
"LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES): (a) and (b) No, Sir. The INDUS Project 
was for a period of three years omy from September, 
2004 upto August 2007. The project was extended upto 
March, 2008 and again for a period of six months upto 
30th September, 2008. Thus, the project has now ended 
as per the extended term on 30.09.2008. 

(c) Does not arise. 

Whem Procuntment 

1283. SHRI ASADUDDIN OWAISI: 
SHRI N. JANARDHANA REDDY: 
SHRI M.K. SUBBA: 

Will the Minister of CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be pleased to state: 

(a) whether there haa been a record prodiJction and 
procurement of wheat during the current year; 

(b) if so, the detau. thereof; 

(c) whether the Government has made suitable 
arrangements for the safe storage of this wheat; 

(d) If so, the details thereof; 

(e) whether the price of wheat continue to be high 
despite record procurement; 

(f) if so, the details thereof and the reasons therefor 
indicating the manner In which the Oovemment proposes 
to pII8I the .benefill to the consumers; 

(g) whether there Is &leo a proposal to export the 
excess quality of wheat procured by the Government; 
and 

(h) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRtCULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) and (b) Yes, Sir. Aa per the 4th Advance 
Estimates of Department of Agriculture & Cooperation, 
the production of wheat in crop year 2007-08 w .. 7&4 
lakh tones. In the corresponding Rabi Marketing Seuon 
2008-09. 226.82 lalch tonnes of wheat hu been procured 
by the Govemment agencies (Food Corporation of India 
and State agencies) for the Central Pool. 

(c) and (d) Wheat procured for the central pool hu 
been kept In covered and Covered at Plinth godowna 
(CAP) to ensure ita proper atorage. 

(e) and (f) In 2008-09, the wheat prices have 
remained stable. Month end wholaeale price of wheat 
major centres are enclosed Is statement. 

(g) Presently, there is no proposal to export of wheat. 

(h) Does not arise. 

St.,.",.nt 

Month BfI(/ WholtlRltI Ptict16 01 WhB6' 

Centres 
Month 

April, 2007 

May, 2007 

June. 2007 

July, 2007 

Delhi 
Wheat 

2 

955 

915 

950 

1020 

Mumbai Chennai 
Wheat Wheat 

3 4 

1250 1400 

1250 1400 

1250 1450 

1300 1450 

(Ra. per qIL) 

Bhubanashwar Thiruvanthapur Hyderabad 
Wheat Wheat Wheat 

5 6 7 

1320 1500 1030 

1300 1400 1030 

1260 1480 1030 

1330 1480 1030 
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August, 2007 

Septembar, 2007 

October, 2007 

November, 2007 

December, 2007 

January, 2008 

February, 200B 

March, 2008 

April, 2008 

May, 2008 

June, 2008 

July, 2008 

August, 2008 

September, 2008 

October, 2008° 

'Posltlon 88 on 01.10.2008 

2 

1020 

1020 

1030 

1030 

1030 

1110 

1120 

1116 

1066 

1075 

1OB5 

1100 

1100 

1090 

1090 

Law for Brick-Kiln Labourera 

3 

1300 

1350 

1376 

1375 

1400 

1460 

1425 

1425 

1425 

1425 

1425 

1350 

1300 

1300 

1300 

1284. SHRI RAMDAS ATHAWALE: Will the Minister 
of LABOUR AND EMPLOYMENT be pleased to state: 

(a) whether the Govemment proposes to take stepe 
for formulation of a separate law for Brick·Klin labourers; 

(b) If so, the details thereof; 

(c) whether the Union Govemment has received any 
request from All India Brick and Tile Manufacturers 
Federation, New Delhi and public representatives in this 
regard; 

(d) if so, the details thereof; and 

(e) the action taken or proposed to be takan by the 
Govemment In thle regard? 

4 

1450 

1450 

1550 

1600 

1600 

1620 

1550 

1600 

1650 

1620 

1600 

1650 

1650 

1650 

1660 

6 

1340 

1360 

1400 

1400 

1400 

1400 

1450 

1450 

14500 

1150 

1250 

1300 

1300 

1200 

1200 

8 

1480 

1520 

1520 

1720 

1570 

1570 

1520 

1520 

1600 

1600 

NR 

NR 

1735 

1680 

1880 

7 

1030 

1030 

1030 

1030 

1030' 

1030 

1030 

1130 

1130 

1130 

1130 

1250 

1250 

1250 

1250 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES): (a) and (b) No, Sir, there is no proposal 
at present to take stepe for formulation of a separate law 
for Brick-Kiln labourers. 

(c) Yes, Sir. 

(d) In the representation, a request was made to set 
up a Committee to examine enactment of a separate law 
for brick-kiln labourers. 

(e) The Govemment has already introduced a Bill in 
the Parliament to evolve schemes for unorganized 
workers. The Bill also envisages setting up of Advisory 
Boards. As the majority of brick kiln workers will fall in 
the category of 'unorganized workers', the Issues relating 
to such workers will also be considered then by Advisory 
Boards. 
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STDlPConSD Telephone Booths to Poor Persons 

1285. SHRI KAMLA PRASAD RAWAT: Will the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether the Govemment has provided STD, PCO 
and ISO telephone booths to the poor and handicapped 
persons as a source of Ilvefihood in the country including 
Uttar Pradesh; and 

(b) if so, the details thereof, State-wise and location-
wise at present? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI JYOTIRADITYA M. SCI NOlA): (a) Yes,Sir. 

PCOs allotted to general eligible applicant by BSNU 
MTNL include poor and handicapped persons also. 

(b) The data of Public Call Offices (PCOs) excluding 
Village Panchayat Telephones is maintained circle-wise 
and not State-wise by BSNUMTNL. The SSA-wise list of 
number of PCOs allotted to handicapped persons is given 
in the Statement. No data is maintained by BSNUMTNL 
for the PCOs operated by poor. 

St.tement 

Details 01 peDs working lor handicapptHi 
as on 30.9.08 

Circle SN 

2 

Andaman and Nicobar 1. 

Andhra Pradesh 1. 

2. 

3. 

4. 

5. 

6. 

7. 

Name of SSA 

3 

Andaman and Nicobar 

Adilabad 

Ananthapur 

Chlttoor 

Cuddapah 

East Godavari 

Guntur 

Hyderabad 

No. of 
pcas 

4 

o 

o 
6 

7 

5 

5 

8 

2246 

Bihar 

2 3 

8. Karimnagar 

9. Khammam 

10. Krishna 

11. Kumool 

12. Mahabubnagar 

13. t.tedak 

14. Naigonda 

15. NeIIora 

16. Nizamabld 

17. PraJcasam 

18. Srikakulam 

19. Viukhapelnam 

20. Vijyanagram 

21. Warangal 

22. West Godavary 

Total 

1. Bongaigaon 

2. Oibrugarh 

3. Guwahati (Kamrup) 

4. Jorhal 

5. Nagaon 

6. 

7. 

1. 

2. 

3. 

4. 

s. 

SHchar 

Tezpur 

Total 

Bagusarai 

Chhapra 

Darbhlnga 

270 

4 

5 

6 

78 

7 

20 

29 

56 

6 

o 
13 

o 
25 

5 

68 

25 

3020 

o 

o 

14 

o 
17 

14 

o 
78 

53 

o 
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2 3 4 2 3 4 

6. Katihar 0 8. Jamnlgar 134 

7. Madhubani 0 9. JIIIIgIdh 4 

8. MotIhari 2 10. ...... 0 

9. Muzaffarpur 4 11. Nadiad 

10. Munger 2 12. Palanpur 

11. Patna 13. RajIcDt 0 

12. Sasaram 0 14. Sural 28 

13. Saharsa 7 15. S&IendIInagIr 0 
14. Hazipur 0 16. Vadodara 2 
15. Khagaria 0 17. VaIaad 11 
16. Betia 0 

Total 1265 
17. KSNG 2 

Ha"... 1. AmbIII 4 
18. SAM 17 

2. FarIdabIcI 9 
19. ~ 

3. HiIaar 120 
Total 181 

4. Jind 7 
Jharkhand 1. Rancti 9 

5. Kamal 0 
2. Dhanbad 47 

I. Rewarl 10 
3. JamIhecIpur 0 

7. Rohtak 0 
4. Hazaribagh 18 

8. Sonepat 0 
5. 0II11onganj 0 

9. Gurgoan 0 
6. Dumka 5 

Total 79 
Total 150 

Gujaral 1. AhrnedIbad 918 
Himachal Pradesh 1. DharamshaIa 2 

2. Amrali 16 2. Hamirpur 4 

3. Bharucb 6 3. Kullu 0 

4. BhaYnagar 111 4. Mandi 2 

5. Bhuj 33 5. ShImIa 0 

6. GocIhra 0 6. Solan 9 

7. Himatnagar 0 TOIII 17 
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2 3 .- 2 3 .-
Jammu and Kashmir 1. Jammu 4. tcanru 56 

2. leh 0 5. tcaIIm 47 

3. Rajouri 0 6. KDbpm 205 

4. Srinagar 20 7. ~t 0 

5. Udhampur 0 8. Paa. ....... 0 

Total 21 9. Thrictwr 170 

Kamataka 1. Bangalore 108 10. T_1MaIn 114 

2. Hubli 445 ," oS! Ii ..." 112 

3. Madikeri 0 Tal 1527 

4. Mandya 0 MIdhya PI'IdIah 1. BIIIPI 2 

5. Mangalore 54 2. BeIuI 0 

6. Mysore 2 3. BhapII 385 

7. Shimoga 9 .t. ChtIItIqIur 3 

8. Kolar 0 5. cntIiI ..... 0 

9. 8el1aly 2 6. o.matJ 6 

10. 8idar 15 7. 0.. 0 

11. Bijlpur 26 8. DhIr 

12. Chikmagalur 0 9. Guns 0 

13. Davangare 0 10. e.Iior 50 

14. GuIbafga 20 11. H.3ItI _1 0 

15. Hassan 224 12. tndDM 17 

16. Raichur 0 13. JIbIIpur B7 

17. Tumkur 0 14. .IIIbua . .u 

18. Kllwar 135 15. tct.ndIIIIIl 0 

19. Belgaum 0 t6. fCMfgDne 4 

Total 1040 17. MInellI 0 

K ... 1a 1. AJIeppey 0 18. lllrallur 17 

2. CIIicuI 617 19. .... 0 

3. Emakulam 136 20. NI.lillflpul 15 
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2 3 4 2 3 4 

21. Panna 2 8. Chandrapur 5 

22. Raisen 0 9. Dhule 658 

23. Rajgarh 3 10. Gadchiroli 0 

24. Ratlam 7 11. Goa 9 

25. Rewa 0 12. Jalgaon 

26. Sagar 3 13. Jalna 3254 

27. Satna 0 14. Kalyan 913 

28. Seoni 9 15. Ko/hapur 252 

29. Shahdol 0 16. Latur 6 

30. Shajapur 0 
17. Nagpur 6 

18. Nanded 5 
31. Shivpuri 0 

19. Nalik 198 
32. Sidhi 2 

20. Osmanabad 11 
33. Ujjain 34 

21. Parbhani 31 
34. Vidisha 0 

22. Pune 1626 
Total 701 

23. Raigad 201 
Chhalisgarh 1. Bastar {Jagdalpur) 10 

24. Ratnagiri 11 
2. Bilaspur 

25. Sangli 247 
3. Durg 4 

26. Satara 43 
4. Surguja 0 

27. Sindhdurg 0 
5. Raigarh 0 28. SoIapur 0 
6. Raipur 29. Wardha 38 

Total 16 30. YavatmaJ 10 

Maharashtra 1. Ahmednagar 252 Total 8157 

2. AkoIa 9 North-EaSlem-1 1. Meghalaya 0 

3. AmraYlli 5 2. Mizoram 0 

4. Aurangabad 26 3. Tripura 0 

5. Seed 300 Total 0 

6. Bhandara 0 North-Eastem-II 1. ARP 0 

7. Buldhana 40 2. MNP 
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2 3 4 2 3 4 

3. NLD 0 3. Banswara 4 

Total 4. Banner 0 

0ri888 1. Balasore 5 S. Bharatpur 

2. Bartpada (Mayurbhanj) 0 6. Bhiiwara 25 

3. Berhampur (Ganjam) 0 7. Bikaner 10 

4. Bhawanipatna (Kalahandi) 0 8. Bundi 0 

5. Bhubaneswar (Puri) 23 9. Chittorgarh 0 

6. Bolangir 0 10. Churu 18 
7. Cuttaok 20 11. Jaipur 75 
8. Dhenkanal 0 

12. JaiI8lmer 0 
9. Korapul 3 

13. Jhalawar 4 
10. Rourkela (Sundergarh) 3 

14. Jhunjhunu 0 
11. Sambalpur 0 

15. Jodhpur 8 
12. PhulbBni 0 

16. Kota 2 
13. Keonjhar 0 

17. Nagaur 13 
Tolal 54 

• 18. Pali Marwar 17 
Punjab 1. Amritsar 6 

19. Sawai MIdhopur 7 
2. Bhalinda 0 

20. Slkar 10 
3. ChBndigBrh 10 

21. Sirohi 0 
4. Ferozepur 0 

5. Hoshiarpur 
22. Sri Glnglflagar 0 

6. Jalandhar 10 23. Tonk 9 

7. Luclhiana 24. UdaIpur 0 

8. Paliala 42 Total 229 

9. Pathankol 0 Tamil NIdu 1. Coinbam 35 

10. Roper 0 2. Cuddatort 33 

11. Sengrur 17 3. Dharmapuri 9 

Total 87 4. Erode 40 

Rajasthan 1. Ajmer 0 5. Karaikudi 

2. Alwar 28 8. KwnbIkonam 104 
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2 3 4 2 3 4 

7. Madurai 145 18. Jhanaj 0 

8. Nagercoll 19. Klnpur 0 

9. Nilgris 20. Lakhimpur 12 

10. Pondicherry 17 21. Luc:know 201 

11. Salem 278 22. MaiIipuri 36 

12. Thanjavur 42 23. Mau 25 

13. Tirunelveli 27 24. Mlrzapur 48 

14. Trichy 407 25. Orai 28 

15. Tuticorin 8 26. Pratapgarh 0 

16. Vellore 37 V. Ralbareli 0 

17. Virudhunagar 13 28. Sha.hanpur 5 

Total 1198 29. Sllapur 0 

Uttar Pradesh (East) 1. Allahabad 2 30. Sultanpur 315 

2. Azamgarh 0 3" Unnao 8 

3. Bahraich 3 32. Yaranasi 540 

4. Sallia 0 33. Deoria 0 

5. Banda 0 Total 1462 

6. Barabanki 0 Uttar Pradesh (West) " Agra 218 

7. Basti 22 2. Aligarh 0 

8. Etawah 0 3. Barailly 3 

9. F.aabld 0 4. Bijnore 0 

10. Farrukhabad 6 S. Bulandshahar 28 

11. Fatehpur 10 6. Ghaziabed 709 

12. Ghazipur 9 7. Mathura 3 

13. Gonda 0 8. Meerut 923 

14. Goralchpur 5 9. MoradIbad 56 

15. Hamirpur 155 10. Muzlftlmagar 47 

16. Hardoi 32 11. Noida 1&2 

17. Jaunpur 0 12. Saharanpur 2 



281 AGRAHAYANA 18, 1830 (~ 282 

2 3 4 2 3 4 

13. Badaun 0 CaJcutta Telephones Calcutta 3268 

14. Etah 0 Total 3268 

15. Pilmhil Delhi (MTNl) 1. DelhI 5724 

16. Rampur 9 Total 5724 

Total 2181 Mumbai (MTNl) 1. Mumbal 11969 

1. AImora 0 Total 11969 

2. Dehl'ldun 0 {English} 

3. Nainltal 0 Poor Signal. of Mobile Phone. 

4. SrInIgar GwI 0 1286. SHRI SUNIL KHAN: 

5. New Tehri 6 SHRI PRALHAD JOSHI: 
SHRI TUKARAM GANPAT RAO RENGE 

6. Haridwar 16 PATIL: 

Total 22 Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be planed to atate: 

WlltSengai 1. Aaansol 10 

2. Bankura 3 
(a) whether the quaI/ty of the mobile signata of MTNlJ 

BSNL Is unsatisfactory and there la frequent breakdown 

3. Berhampore 5 in mobile communication system In the country; 

4. Calcutta 63 (b) If 80, the details thereof, State-wise and location-
wise and the reaaona therefor; and 

5. Coochbehar 10 
(c) the corrective steps takenlbelng taken by the 

6. Gangtok Govemment In this regard? 

7. Ja/pliguri 3 THE MINISTER OF STATE IN THE MINISTRY OF 

8. Kharagpur 4 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI JYOTIRADITVA M. SCINDIA): (a) and (b) Sir, BSNl 

9. Kriahnagar 2 hu met the benchmarks of aU the network related 
parameters (as notified by TRAI) In all the .ervice areas 

10. MaIda 2 except for the parameter "Traffic Control Channel (TCH) 
congestion" in Andhra Pradesh and Kerala. MTNL Mumbal 

11. Purulia 3 is meeting the benchmark for all the network related 

12. Raiganj 2 
parameters. However, MTNL Delhi is not meeting the 
benchmark for the parameters "Call Set-up Success Rate" 

13. Slllguri 4 and "TCH congestion". Performance of BSNL In respect 
of coverage are comparable to performance of the private 

14. Suri 3 mobile companies. There is no frequent breakdown In 
BSNL and MTNL mobile communication system in the 

Total 115 country. 

Chennal Telephones 1. Chennai 403 (c) TRAI has been monitoring the performance of 

Total 403 
Canular mobile service providers In meeting the Quality 
of Service (COS) benchmarks Including BSNL and MTNL. 
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TRAI has been taking up with BSNL and MTNL, wherever. 
deficiencies In meeting the QoS benchmark are noticed. 
Meetings are held with BSNL and MTNL for addressing 
the deficiencies in achieving the CoS benchmarks in a 
time bound manner. 

National Agricultural Insurance Scheme 

1287. SHRI ANANTA NAYAK: 
SHRI DUSHYANT SINGH: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) the salient features of the National Agricultural 
Insurance Scheme (NAIS); 

(b) whether the Government proposes to increase 
the coverage of NAIS during the Eleventh Five Year Plan; 

(c) if so, the crops proposed to be covered therein; 
and 

(d) the number of farmers benefited and proposed to 
be benefited under NAIS during the last three years and 
the current year, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
Main features of National Agricultural Insurance Scheme 
(NAIS) Is at Statement I. 

(b) and (c) Yes, Sir. The working Group on Risk 
Management in Agriculture for XI Five Year Plan have 
recommended for coverage of group of crops pertaining 
to vegetables and perennial horticulturallfruit crops under 
separate insurance schemes. 

(d) Details of number of farmers benefited under the 
scheme during last three years (i.e. 2005-06 to 2007-08) 
is at Statement II. 

The number of farmers proposed to be benefited in 
the current year (i.e. 2008-09) can not be made available 
during the year as clail1l$ settlement is made at the end 
01 crop season (I.e. after March, 2009) on the basis of 
current yieid data lor the insured crops. 

5mrement I 

Msin FsstUfSS of Nstionsl AllricuhufBl InsufBncs 
Schtlms (NAIS) 

• Scheme is available to all farmers-Ioanee and 
non-Ioanee both-irrespective of their size of 
holding. 

.. NAIS is an area based scheme. Implementing 
States notfiy any unit area of insurance i.e. 
district, tehsll, talukalblock, phirka, mandai, gram 
panchayat etc. keeping in view the capacity to 
undertake requisite number of Crop Cutting 
Experiments for making assessment of yield. 

• Compulsory for Ioanee farmers and optional for 
non-loa nee farmers. 

• The scheme is voluntary for the StateslUTs. 

• Sum-insured may extend to the value of 
threshold yield of the area insured. 

• Coverage of all food crops (cereals, millets & 
pulses), oilseeds and annual commercial! 
horticultural crops In respect of which past yield 
data is available for adequate number of years. 

• Among the annual commerciailhorticultural crops, 
fourteen crops namely cotton, sugarcane, potato, 
chillies, ginger, onion, turmeric, jute, tapioca, 
annual banana, pineapple, coriander, cumin and 
garlic are presently covered. 

• Basically all-risk insurance scheme covering all 
yield losses due to natural, non-preventable risks. 

• Premium rates are 3.5 for bajra and oilseeds, 
and 2.5% for other Kharif crops; 1.5% for wheat, 
and 2% for other rabi crops. In case the rates 
worked out on the basis of actuarial data are 
less than the prescribed premium rate, the lower 
rate will be applicable. 

• In case of annual commerciailhorticultural crops, 
actuarial rates are charged. 

• Small and marginal farmers were originally 
provided subsidy of 50% of the premium charged 
from them which is now at present is 10%. 
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tn.""'.n' II 

StsIBmtmf of FllrmtlfS btlnefilfBd in /he HAIS 

St.No. State Farmers Benllfited 

2005·06 2006-07 2007-08· 

1. Andhra Pradeeh 6720044 679361 24824 

2. Assam 4737 4373 2804 

3. Bihar 228887 145968 374622 

4. Chhattiagarh 2184 22217 7503 

5. Goa 0 0 

6. Gujarat 14715 453743 39449 

7. Haryana 32007 9392 54700 

8. Himachal Pradesh 4705 0 9 

9. Jharkhand 617226 67885 21493 

10. Kamataka 130789 615558 66486 

11. Kerala 10477 2371 8793 

12. Madhya Pradesh 128239 221695 160861 

13. Maharashtra 270962 620605 262024 

14. Meghalaya 0 11 177 

15. Orissa 26391 88073 66849 

16. Rajasthan 776142 665817 510723 

17. Sikkim 0 0 0 

18. Tamilnadu 49656 22918 299686 

19. Tripura 1621 9 203 

20. Uttar Pradesh 389820 559763 641827 

21. Uttarakhand 7062 1366 7660 

22. West Bengal 277425 349368 172359 

23. Andaman Nlcobar Islands 0 0 3 

24. Pondicherry 780 0 791 

25. Jammu and Kashmir 863 524 0 

Total 3646732 4520918 2724026 

.The claims In respect of Kharlf 2007-08 are InterllT) figures as the yield data In respect of some crops from some of the Stat .. are 
yet to be received and the claims payable, If any, WOUld be ascertained only thereafter. 
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rr,.nsI8tion} 

Assistance to Voluntary Organl .. tlons 

1288. SHRI AJIT JOGI: Will the Minister of 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) the number of voluntary organisations working In 
the field of consumer weHare at present In the country 
Including Chhattisgarh, State-wise; 

(b) whether the Government has granted assistance 
to the said organisation during each of the last three 
years and the current year; 

(c) if 10, tlie details thereof alongwlth the criteria 
being followed for allocation of funds to such organisations 
separately; 

(d) whether the Government has received any 
complaints about misuse of funds by the said 
organisations during the said period; 

(e) if so, the details thereof; and 

(f) the action taken by the Government in this regard? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): (a) to (f) 
Information is being collected. As and when it is received, 
It will be laid on the Table of the House. 

{English} 

B... Depots of FCI 

1289. SHRI CHANDRAKANT KHAIRE: Will the 
Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) the number of Base Depots with the Food 
Corporation of India (FCI) for the distribution of food under 
the T:ugeted Public Distribution System, State-wise; 

(b) whether the said depots are sufficient for meeting 
the needs of the States; 

(e) if so, the details thereof, State-wi .. ; 

(d) the names of the districts without any bue depots 
in various States; and 

(e) the action being taken by the Government for 
opening base depots in these districts? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) to (c) FCI had 1613 number of owned/hired 
depots as on 30.06.2008, which are presently sufficient 
for meeting the needs of the States and State-wise details 
are given in statements enclosed at Statement I. 

(d) Details of revenue district with base depots and 
without base depots are given in the statement enclosed 
at Statement II. 

(e) The Revenue Districts where Fel's depot is not 
available, are attached to a base depot in adjoining 
Revenue District. 

St.tement I 

Stlltemtll1t showing the Stille-wise Number of 0tIp0t (Owned & HirtJdlCovered & Clip) 
Avsilllble wilh Food COlporshon of Indill 

(As on 30.06.2008) 

CMrId CAP (Open) 
Name 04 the RIgioMI.T. F.C.I. s.. HiIed from Private Total Total Cap (Open) 
RegiorVU. T. Owned Govt. C.W.C. S.w.C. PaI1ies Hired Covered Owned HiI8d ToIII GrIIld 

Total 

2 3 4 5 6 7 8 9 10 11 12 

Bihar 14 8 16 10 35 49 0 0 0 49 

Jhaltd'land 6 0 2 8 2 12 18 0 0 0 18 
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West. Bengal 

Sikkim 

Total of E. Zone 

Assam 

Arunachal Pradesh 
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Mizoram 

Tripura 

Manipur 
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Tobil of NE Zone 

Delhi 
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Himachal Pradesh 

Jammu and Kashmir 

Punjab 

Chandigarh 
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Uttar Pradesh 

Uttranchal 
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Andhra Pradesh 

Andman Nikobar 

Kerala 

Kamataka 
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2 3 4 5 6 7 B 9 10 11 12 

Gujarat 15 4 7 2 6 19 34 10 0 10 44 

Maharashtra 17 14 18 7 40 57 5 0 5 62 

Goa 0 0 0 0 0 0 0 0 

Madhya Pradesh 23 30 16 48 11 105 128 7 8 136 

Chhattisgam 20 3 16 21 41 2 3 44 

Total of W. Zone 76 36 40 84 25 185 261 23 3 28 287 

Grand Total 548 95 164 474 93 826 1374 222 17 239 '1613 

Summary 

Agency Covered CAP (Open) Total 

FCIOwned 548 222 770 

Hired From 

Rtals Govt. 95 9 104 

CW.C. 164 0 164 

S.W.C. 474 7 481 

Pvl. 

Parties 93 94 

Total 1374 239 1613 

Stat.m.nt 1/ 

Delalls of Revenue Distnet wilh Base Depots and Without Base Depots 

SI.No. State Number of Revenue District 
With 9qe W"hout Base Depot Total 

Depot 

2 3 4 5 

t. Bihar 31 7-Banka. Kalmur. Jahanabad. 38 
Khagana. Sekhpura. Arwal. Gopalganj. 

2 Jharkhand 20 3-Deogarh. Pakur & Jamatra. 23 

3 Onssa 29 l-Pur. 30 

4. West Bengal 19 3-Kolkala (South & West) '" 22 
Hooghly 
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2 3 4 5 

5. Sikkim 2 2-North and East Distrids. • 
6. Assam 23 4-Morigaon. Chirang. Bahka, 27 

Darrang, Kamrup (Sadar) 

7. Arunachal Pradesh 11 5-Anajaw, Lower Dlbang VeHey, 16 
TIran, West Slang. Kurum Kumey. 

B. Manipur 3 ~mphal East, Chandal, 9 
Tamanglong. Churachandpur. 
Thobal & Bishnupur. 

9. Nagaland 4 7-Kohima, Klphire, Longland, 10 
Wokha, Peren, Zunhebota & Phek 

10 Mizoram 4 4-Champhai. Sirchip. Mam~ & 8 
Salha. 

11. Tripura 3 l-Dhalai Distrid 4 

12. Meghalaya 5 2-West Khasi Hills & South Garo Hills 7 

13. Delhi 7 2-New Deihl and Central District 9 

t4. Haryana" 14 5-Gurgaon, Panchkula. Jhaijar, 19 
Mewat & Namaul. 

15. Himachal Pradesh 11 l-Lahul & Spiti 12 

16. Jammu & Kashmir 15 15 

17. Punjab" 16 16 

18. Chandlgarh 2 2 

19. Rajasthan 30 3-f<arauli, Rajasmand & Partapgarh. 33 

20. Uttar Pradesh 52 18 Balrampur. Bagpat. Chitrakut. 70 
Kannauj, Kau8lmbi, Bhadoi. 
Maharajganj. Chandauli. Ambedkar 
Ngr.. Hamirpur. Farrukhabad. Auriya, 
Kanpur Dehat & Behraich. 

21. Uttrakhand 8 6-Almora, Bageshwar, Audrapur, 14 
Tehri Garhwal, Uttarkashi & Champawat. 

22. Andhra Pradesh 23 23 

23. Andaman & Nicobar Islands 

24. Kerilla 13 Paathanamthitta 14 

25. Kamalka 4-Bangalpet. Haveri, Chilunangalorei 2i 
& Pandavnagar. 
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2 

26. Lakshadweep 

27. Tamil Nadu 

28. Pondicherry 

29. Gujaral 

30. Dadra and Nagar Havell 

31. Daman & Diu 

32. Maharashlra 

33. Goa 

34. Madhya Pradesh 

35. Chaltisgarh 

3 

18 

2 

16 

32 

33 

12 
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4 

12-Nagapaltinam, Sivagangai 
Namakkal, Theni, Perambalur, 
Ariyalur, Thiruvarur, Eride T.V. 
Malai, Nilgiris, Pudukoltai, 
Karur & Krishnagiri. 

9-Dahod, Narmda, Navasari, Dangs, Amereii, Porbandar, 
Patan, Sabarkantha & Gandhinagar 

B-Sindhudurg, Nandurbar, Hingoli, 
Washim, Gadchiro~, Bhandara, 
Yeotmal & Osmanabad. 

l-Soulh Goa 

12-8ehore, Harda, Barwani, 
Burhanpur, Raisen, Panna, Mandsur, 
Neemach, Rajgarh, Bhind, Umaria & Anuppur 

5-Kawardha, Dantewada, Korba, 
Koren & Sarguja 

Nole:- ( .. ) Supplies under TPDS are being made by State Agencies from their own godowns. 

Mtlghlaya-SWC has been requested to construct gOdown for hire by FCI In both districts. 

5 

27 

3 

25 

35 

2 

45 

17 

Trlpura-Slale GoYl. has been requeated for providing suitable land for construction of FCI godowns In Dhalal District. 

Maharashtra-Hqlrs. approval received for construction of 10,000 MT godowns at Bhandara. 
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National Skill Development Policy 

1290. SHRI MADHU GOUD YASKHI: 

FERNANDES): (a) and (b) Yes, Sir. A brief on the 
proposed National Skill Development Policy Is enclosed 
at Statement. 

SHRI EKNATH MAHADEO GAIKWAD: 
SHRIMATI NIVEDITA MANE: 

Will the Minister of LABOUR AND EMPLOYMENT 
be pleased to state: 

(a) whether the Government proposes to bring a 
National Skill Development Policy; 

(b) if so, the details thereof; and 

(c) the time by which it is likely to be done? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR 

(c) The proposal has been circulated to all concerned 
Ministries! Departments of the Government for seeking 
their comments. After getting their comments, it will be 
put up for approval of cabinet. 

St.tement 

National Policy on Skill Development 

Due to Rapid economic growth, mismatch between 
demand & supply large labor force and lack of employable 
skill, the need for framing National Policy on Skill 
Development was feft with the following mission:-
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"National Skills Development Policy is aimed at 
empowering all individuals through improved skills, 
knowledge and Intemationally recognized qualifications 
to enable them access to decant employment, to 
promote inclusive national growth and to ensure 
India's competitiveness In the global market.· 

National Policy on Skill Development envisages 
covering various modes of training and leaming including 
Institution based training, formal & informal apprenticeship/ 
workplace learning, training for Self-employment & 
antrepreneurial development, e-Iearning & distance 
learning. The policy is to be implemented through the 
following Institutional arrangements. 

• Prime minister's National Council on Skill 
Development 

• National Skill Development Coordination Board. 

• National Skill Development Corporation. 

• National Council for Vocational Training. 

• Sector Skills Councils 

• Labour Market Inlormation System. 

(State level bodies corresponding to Central level) 

The policy aims to enhance the capllcity to 15 million 
per annum during XI Plan covering all the sectors, using 
innovative approaches, inter-alia having modular and short 
term courses. The policy also aims to improve physical 
infrastructure; quality & quantity of trainers; quality of 
leaching/learning process; establishing Competency Based 
learning assessment & certification system. On 
implementation this policy, it will make training will equally 
accessible to Women, through expansion of Women 
training programmes of institutions, people from rural, 
border, hilly and difficult areas, disadvantaged groups 
minorities, people with disabilities, school drop outs & 
child labour, persons below poverty line, so if employed, 
through Skill Development for self employment. 

Policy has taken care of the skill development 
certification of 95% of work force in unorganised sector, 
strengthening informal apprentices, recognition of Prior 
Learning; provide literacy and basiC education and use 
1Il0bile training vans tor larger out reach. 

The policy envisages main lundlng by Govt. 0.5 to 
1.5% 01 hudget every year and to set up National Skill 

Development Corporation set up with a corpus of Rs. 
1000 cr. 

The policy is • dynamic document which recommends 
regular review, research into national and intemational 
developments to gear itself to meet the requirement of 
large number of highly skilled persons, offering 
programmes in new and emerging technologies. 

Growth of Softw.,. Export 

1291. SHRI VIKRAMBHAI ARJANBHAI MADAM: Will 
the Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGV be pleased to state:-

(a) whether the Govemment of Gujarat has submitted 
a proposal to the Union Govemment seeking assistance 
for the growth of software export from the Stalos; 

(b) if so, the details thereof; and 

(c) the decision taken by the Union Govemment in 
this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI JVOTIRADITYA M. SCINDIA): (a) Yes, Sir. 

(b) The Govemment of Gujarat had submitted the 
proposal to establish Software Technology Park (STP) 
centres in Sural, Rajkot, Bhavnagar and Jamanagar to 
the Union Govemment for growth of software export form 
the State. 

(c) Union Govemment had agreed to the setting up 
of STP Centre at Surat. For the remaining thrEle STP. 
Centres, proposals will be conSidered after review of the 
performance of the Center already approved for Sural. 

Report of Technical Advl80ry CommIttee 

1292. SHRI EKNATH MAHADEO GAIKWAD: 
SHRIMATI NIVEDITA MANE: 
SHRI MADHU GOUD VASKHI: 

Will the Minister of AGRICULTURE be pleasod to 
state: 

(a) whether the Technical Advisory Committeo for 
Secondary Agriculture activities has submitted its report 
to the Govemment: 
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(b) if so, the details thereof; 

(c) whether the Govemment has implemented any of 
the recommendations made by the said Committee; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
No, Sir. 

(b) N.A. 

(c) N.A. 

(d) N.A. 

[TransMtion} 

Centrally Sponsored Schemes 

1293. SHRI BHANU PRATAP SINGH VERMA: Will 
the Minister of AGRICULTURE be pleased to state: 

(a) the details of the new Centrally Sponsored 
Schemes being implemenled in the country, State-wisu, 
including Uttar Pradesh for agriculture development durin~l 
the last three years and the curront year; 

(b) the details of the achievements rnadEl undor thesu 
schemes during the said period, State-wise; and 

(c) the details 01 the funds allocated and spent on 
these 8chemes ~uring the said period? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
Five new Centrally Sponsored Schemes namely (i) 
National Horticulture Misf:>ion; (ii) Micro Irrigation; (iii) 
Support to State Extension Programme for Extension 
Reforms; (Iv) National Bamboo Mission; (v) National Food 
Security Mission ilre being implomented in tho country 
since 2005-06 including Uttar Pradesh. 

(b) and (c) The stato-wisf;I c:.clllevomonts, lunds 
allocated and spent under these schemes are given in 
the Statement I to V I. 

Statement I 

State-wise amount release and expenditure under National Holticulture MiSS/Oil 
during 2005-06 lind 2006-07 

SI.No. State Amount Expend. Amount Expend. 
released 2005-06 released 2006-07 

in 2005-06 2006-07 

2 3 4 5 6 

1. Andhra Pradesh 4420.96 1781.14 7500.00 7137.47 

2. Bihar 3100.00 3.02 3500.00 2403.91 

3. Chattisgarh 2367.83 353.96 5500.00 4560.66 

4. Goa 315.20 112.91 200.00 182.29 

5. Gujarat 3239.28 986.71 2577.03 2623.55 

6. H£'ryana 1050.00 163.00 3480.00 3539.38 

7. Jharkhand 3030.00 . 4000.00 2383.52 

8. Kamataka 4455.17 322.72 8448.25 6784.04 
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2 3 4 5 6 

9. 'Karata 3533.98 400.14 7959.53 2471.72 

10. Madhya Pradesh 2839.n 481.67 4291.75 5135.73 

11. Maharuhtra· 8260.28 2749.03 14492.65 12999.79 

12. Oris88 3611.91 1794.43 4450.00 3286.59 

13. Punjab 2868.82 1021.21 1150.00 1736.88 

14. Rajasthan 2259.57 1464.30 3837.93 3306.96 

15. TamH Nadu 3891.67 2462.47 6450.00 5816.18 

16. Uttar Pradesh 5340.25 537.97 1500.00 3815.45 

17. West Bengal 4035.31 3926.34 4600.00 302.75 

18. Dadra and Nagar Haveli 0.00 

19 Daman Diu 0.00 

20. Delhi 300.00 0.00 

21. lakshadweep 83.00 

22'. Chandigarh 0.00 

23. Andaman and Nicobar 85.00 1.22 

24. Pondlcharry 0.00 

Total 58620.00 18561.02 84365.14 68688.09 

1. HarrSGlNHM 3630.00 3800.00 6600.00 6563.00 

2. DCCD. Kochi 389.00 388.87 

3. DSAD. Calicut 400.00 400.00 

4. NCPAH 580.00 458.20 

5. NHRDF 550.00 489.75 lm.l0 1269.20 

6. IFFCO Foundation 115.20 82.60 

7. National Bee Board 50.00 

8. NatIOnal Seeds Corpn. 460.00 

9. NRC Citrus 102.00 78.14 

10. State Farms Corpn. 66.00 21.28 

11. NAFED 105.00 

Grand Total 63000.00 22850.n 94529.44 n9ff7.38 
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St ... ..., IIITIOIHIt fIIItI8sttI 8I1tT '~/.W ~, NaIicmtI HoItictIIIt.HtI Mission 
duting 2(J(J7-08 and 2008-0!I t.pto 2a IO.2(J(J8 

SI.No. Status Amount Expenditure Amount Released during 2008..()9 
Released 2007-09 1st 2nd 3rd 4th, 5th Total 

in 2007-08 GOI & 6th 

2 3 4 5 6 7 8 9 

1. ArdII8 Pradesh 7836.94 10430.69 235.25 9800.00 433.144 10483.39 

2. Bihar 269.72 3511.50 1122.48 1122.48 

3. Chattllgarh 6252.41 3059.95 0.00 

4. Goa 3.19 154.41 50.45 50.46 

5. G~I 195424 3357.00 65.92 2000.00 65.91 2131.83 

6. Haryana 6476.49 4671.80 25.93 2500.00 25.925 2551.86 

7. Jharkhand 781.00 2239.64 3000.00 3000.00 

B. Kamataka 8571.05 13022.59 32.65 3400.00 104.229 9000.00 12536.88 

9. Kerala 6147.73 10106.00 30.64 7400.00 88.654 7517.29 

10. Madhya Pradesh 5537.49 3948.72 0.00 

II. Maharashtra 13224.97 11058.83 260.85 260.85 12500.00 13021.70 

12. On858 3812.16 2735.58 0.00 

13. PuI1ab 2409.99 1614.18 12.48 12.48 

14. Raja'IIhan 5673.19 4972.70 198.85 2500.00 198.86 2897.71 

15. Tamil Nadu 8536.82 9248.22 7688.00 7688.00 

16. UIIar PIadesh 9425.90 8478.69 239.16 840.11 107927 

17. West Bengal 681.82 2722.01 53.60 53.60 500.00 607.20 

18. Delhi 0.00 87.42 0.00 

19. l.akshdweep 29.90 0.00 

20. Andaman and Nicobar IU1ds 0.00 0.00 

Total 87625.01 95419.93 1301626 28754.56 13914.72 9000.00 64685.54 

1. HQlTSGlNHB 70.00 79.10 150.00 44.04 1523.13 586.39 2303.56 

2. DCCD. Kochi 447.87 447.24 406.00 406.00 

3. DSAD, Calicut 357.QO 350.26 212.00 212.00 

4. NCPAH 1017.70 520.78 0.00 



5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

2 

NHRDF 

lfFCO FOtIIdaIion 

National Bee Board 

National Seeds CoIpn. 

NRC CIrus 

Stale Fanns Co!pll 

NAFED 

MANAGE 

Grand Total 

3 

1040.33 

318.39 

10.00 

0.00 

200.00 

498.35 

0.00 

58.12 

91732.n 

AGRAHAVANA 19, 1880 (~ 

4 5 6 7 8 9 

822.43 429.20 429.20 

218.46 165.00 165.00 

56.26 SO.OO SO.OO 

243.99 316.00 316.00 

275.96 234.00 234.00 

409.73 282.00 282.00 

0.00 

0.00 

98844.14 15260.46 15437.85 8586.38 811083.30 

CsntraHy Sponsored Scheme on Micro Irrigation ($tll/e-wiss) Physiclll & FK1IInciIIl 
ParfotmanCtl ()pto August, 2008 

10 11 12 13 14 15 18 17 

015530 6775 612923 Il34 193621 91398 19519. 10487.' 4QI5 114846 5747.78 145511.42 132000 1M.... 873U5 

o o 14223 2482.1 o mlO o •. 10 o 447.88 o 0.00 

o o o .748 4100 31X12.88 521 101183 2fBIO.7. •• 1750... 2M2 4553.57 o 151.311 

o o 100 o 15.71 o o o o o o o o 
o o o 128 . 12.13 o 30JS o 8.92 112.14 o o 

16720 5042 2182.01 701.17 18247 24338 3355.9 _ 45155 43037.10 73ft.. 52311.48 10Il001 10678.37 0.00 1.,J8 

o 53B5 2823 443.88 231.79 7215 4832.18 804.18 ... 2351. ..nJ 343.11 •. 12 

o o 3106 229.92 570 45.77 o 570 o o 

25703 o 3584.1 o 23737 3IIBSO 24S8.75 401427 53517.7 62212 _.51 mU1 _ ID73 __ 1274.28 

o 32lIO o S382 621 6383 40.33 o 113).'15 o Xl.55 o o o 0.00 

1IIl.32 o 2117 3087 40116 5162 711.31 70046 I3U2 lOR) 28473 01 2113.19 3142.74 

41856 o 4108.09 65188 !1825 87!16.55 lm1l.28 103&72 II2'Il4 , • .3 12712.07 2IID3 31) I111U8 1135.50 

o 3314 1222 454.26 13727 1032 3089 41 IC140 241.33 4ODO 300 53 70.4. 

4180 o !i6ii.14 o 183.72 2896 4187.38 421.06 813m 21145 11405 401.88 2Of.02 

13000 o 10411.112 o 38751 67676 2833.34 3704.3!> 44S8II 73n5 2341.14 2101.15 28t93 10lI4l 10 17S0Jl 

o ".16 o 1200.64 11112 711957 _ 1559.91 o 8791.1 o lC1S7.5 
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10 11 12 13 14 15 16 17 

Ullar PrlMllllh 6910 124.74 1863 0 145.67 0 4669 0 562.71 0 0 0 20.36 

Wesl Bengal 18019 • 0 1S5.67 0 0 0 0 0 0 0 

NCPAII m.5O 0 3.50 0 0 11.08 0.00 

Tmler 01 101.16 57.00 0 0 37.6 0.00 
TI!dV1!Jlow 

Orand TOIaI 217455 11817 211048.11 1635.17 4102"A 338734 48086.88 35955.79 331998 4271G1.88 41125 411325.37 410010 182348.46 255115.1' 23376. 

Details of Funds Releastld & Expenditure uncler Extension Refonns Schtll17tl 
for /he lasl 3 yeatS (w.e.f. 2005-06 onw6rr1s) 

(As. In lakh) 

SI.No. Name of the State Releases Expenditure Releases Expenditure Releases Expenditure Relea8e Expenditure 
2005-06 2005-06 2006-07 2006-07 2OO7.os 2OO7.os 2008-09 2008-09 

(upto (UpIO 
Sept. 08) Aug.08) 

2 3 4 5 6 8 10 11 12 

1. Andhra Pradesh 223.00 142.12 467.00 378.18 2470.64 985.25 0.00 370.49 

2. Bihar 176.00 47.47 239. to 181.03 1463.00 1241.96 496.76 285.96 

3. Chhattisgarh 125.00 102.44 110.00 131.16 422.24 233.90 0.00 113.78 

4. Goa 27.00 3.86 0.00 11.40 18.76 0 0.00 0.00 

5. GujDrat 116.00 14.67 194.00 32.75 311.21 224.00 189.39 67.86 

6. Haryana 123.00 13.90 116.00 105.26 285.84 172.11 0.00 85.00 

7. Himachal Pradesh 122.00 122.00 183.00 2'8.05 372.75 337.70 224.88 0.00 

8. Jammu and Kashmir 104.00 0.00 0.00 3.98 75.56 0.00 0.00 

9. Jharkhand 163.00 117.00 157.00 147.91 557.73 158.22 0.00 225.91 

10. Karnalaka 180.00 0.00 155.00 93.34 339.00 192.71 452.00 92.20 

11. Kerala 80.00 0.00 117.00 0.00 125.00 24.56 0.00 104.74 

12. Maharashtra 231.00 919 283.00 489.23 1283.14 985.96 973.47 333.96 

13 Madhya Pradesh 200.00 2757 294.00 85.99 612.23 505.55 823.75 171.48 

14. Onssa 255.00 245.63 419.00 258.37 1233.16 1033.89 887.56 0.00 

15. PunlBb 159.00 30.08 133.00 100.55 427.60 306.64 55.86 107.24 

Hi Rajasthan 231.00 70.50 242.00 181.73 1152.97 879.67 0.00 44.67 
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17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

28. 

29. 

30. 

31. 

32. 

33. 

34. 

35. 

36. 

SI.No. 

1. 

2. 

Wrllttm Answers 

2 3 

Tamil Nadu 128.00 

Uttar Pradesh 547.00 

Uttaranchal 149.00 

West Bengal 92.00 

Assam 160.00 

Arunachal 73.00 

Manipur 59.00 

Nagaland 61.00 

Meghalaya 14.00 

Mizoram 49.50 

Tripura 22.00 

Sikkim 39.00 

Delhi 16.00 

Pondicherry 16.00 

Andaman and Nicobar Islands 35.00 

Lakshdweep 16.00 

Dadra and Nagar Haveli 16.00 

Daman and Diu 16.00 

MANAGE 366.56 

DOE 0.00 

TOIlI 4390.06 

AGRAHAYANA 19, 1930 (s..G) 

4 

0.00 

4.42 

14.72 

42.99 

17.62 

25.00 

59.00 

61.00 

14.00 

34.00 

2.56 

7.95 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

40.44 

0.00 

1270.13 

5 

263.00 

601.00 

182.00 

193.00 

0.00 

126.00 

0.00 

50.00 

0.00 

118.60 

0.00 

65.00 

0.00 

0.00 

18.00 

0.00 

0.00 

0.00 

0.00 

1.00 

4826.70 

Statement " 

6 

124.78 

488.05 

90.56 

235.11 

141.38 

57.59 

0.00 

50.00 

0.00 

33.60 

17.83 

64.79 

0.00 

0.00 

2.85 

0.00 

0.00 

0.00 

316.98 

1.00 

4043.45 

8 

679.14 

2135.03 

262.25 

635.10 

0.00 

142.25 

93.58 

0.00 

0.00 

46.55 

94.66 

83.09 

0.00 

20.75 

11.88 

0.00 

0.00 

0.00 

300.00 

1.21 

15580.76 

10 

405.45 

1731.63 

156.93 

547.86 

0.00 

171.09 

53.32 

0.00 

0.00 

136.75 

1.61 

47.42 

1.84 

0.00 

15.29 

0.00 

0.00 

0.00 

165.97 

1.21 

10771.05 

11 

0.00 

1586.00 

0.00 

1200.62 

0.00 

39.00 

0.00 

67.00 

0.00 

133.36 

143.00 

0.00 

0.00 

0.00 

14.00 

0.00 

0.00 

0.00 

96.00 

0.39 

7383.04 

, 12 

384.5~ 

946.42 

0.00 

0.00 

0.00 

87.57 

0.00 

0.00 

0.00 

0.00 

0.00 

55.24 

0.00 

23.74 

11.59 

0.00 

0.00 

0.00 

100.36 

0.39 

3813.19 

310 

The S111hJ & Year-wise funds rtJlessed and expendilurtJ under the National Bamboo Mission 

States 

2 

Maharashtra 

Gujarat 

ReI. 

3 

0.00 

0.00 

2006-07 

Exp. 

4 

2007-08 

Rei. 

5 

109.78 

194.83 

Exp. 

6 

283.59 

179.20 

(R8. in lakhs) 

2008·09 

ReI. Exp. 

7 8 

242.23 
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2 3 4 5 6 7 8 

3. Kerala 0.00 151.00 3.28 48.59 48.59 

4. Andhra Pradesh 0.00 112.80 21.78 42.65 

5. Utlaranchal 261.87 261.87 387.00 387.00 147.47 97.47 

6. uttar Pradesh 0.00 391.16 214.65 88.88 

7. Jammu and Kashmir 0.00 0.00 50.20 

B. Rajasthan 92.85 92.85 0.00 40.00 

9. Tamil Nadu 0.00 258.32 38.30 49.59 

10. Himachal Pradesh 0.00 127.25 56.37 88.08 

11. Jharkhand 0.00 100.00 99.79 131.56 

12. Karnataka 0.00 212.17 82.48 174.25 

13. Orissa 329.97 316.31 736.72 468.57 65.94 

14. Chhattisgarh 275.34 275.34 786.98 786.98 310.37 

15. West Bengal 31.85 13.05 0.00 54.15 

16. Punjab 0.00 395.71 17.12 79.48 

17. Madhya Pradosh 0.00 601.59 95.10 0.00 

18. Bihar 0.00 543.B7 32.42 000 

19. Goa 0.00 31.00 0.00 

Sub-Total 991.88 959.42 5140.18 2592.82 1897.03 146.06 

HE States 

20. Assam 1080.31 987.49 601.36 557.78 440.16 <438.88 

21. Mlzoram 885.45 865.45 1001.97 1001.97 325.27 325.27 

22. Meghalaya 508.31 506.04 332.54 292.85 265.28 

23. Sikkim 429.32 429.32 450.44 376.88 93.84 5.89 

24. Tripura 122.16 122.16 646.63 219.24 137.67 

25. Manipur 647.17 647.17 371.21 371.21 313.44 313.44 

26. Nagaland 1315.96 1315.96 1484.17 1484.17 829.11 

27. Arunachal Pradesh 1510.35 1510.35 873.60 873.60 196.00 

Sub-Total 6479.03 6383.94 5761.92 51n.70 2600.n 1083.28 

Grand Total 7470.91 7343.36 10902.10 mO.52 4497.80 1229.34 

·Expenditure progress report Is awaited from these Slates. 
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Total allocation under NFSM during 2007-08 
Release during 2007-08 

Rs. 398.75 Crore 
Rs. 398.73 Crore 

Slall 

Bihar 

CINltisgllrtl 

Kamallka 

Oriua 

RiIjDtIwl 

lam. Nadu 

Ullar PradeIh 

Total 

HPR. Ka/lIUr 

ICRISAT 

Oat. 01 Extension 
(PuIlIiaIy at Central leVel) 

(Rs. in Crores) 

Wheat 

15.75 6.55 5.20 00.00 00.00 00.00 28.11 18.76 9.35 0.76 00.00 0.76 44.82 26.07 18.55 

11.24 8.75 2.41 00.00 00.00 00.00 00.00 00.00 00.00 0.16 0.16 00.00 lUO 8.90 2.41 

2.63 0.34 2.28 28.92 12.08 16.84 3.38 0.82 2.56 1.38 0.07 1.31 38.30 13.31 23.00 

Ul 00.00 4.41 00.00 00.00 00.00 9.83 1.96 7.67 0.51 0.19 0.41 lU5 1.98 12.58 

00.00 00.00 00.00 4.80 0.48 U5 2.26 0.34 1.92 0.31 00.00 0.31 7.37 0.79 8.58 

00.00 00.00 00.00 18.38 3.1. 15.24 2.15 0.15 2.00 0.62 0.33 0.30 21.15 3.62 17.54 

2.42 0.76 1.85 00.00 00.00 00.00 5.11 1.11 4.00 0.34 0.34 00.00 7.87 2.21 6.86 

00.00 00.00 00.00 26.12 6.09 20.03 16.94 2.88 14.06 3.06 00.00 3.06 48.12 8.87 37.15 

0.87 0.33 0.54 3.97 3.28 0.69 8.58 3.37 5.21 0.72 0.44 028 14.14 7.42 6.72 

6.46 2.08 4.38 00.00 00.00 00.00 4.57 1.53 3.04 0.31 0.21 0.11 11.34 3.81 7.52 

00.00 00.00 00.00 31.08 24.09 7.18 0.66 0.12 0.54 1.14 0.08 1.06 32.88 2429 8.59 

00.00 00.00 00.00 15.01 3.11 11.90 8.53 0.65 7.88 1.05 0.32 0.73 24.58 4.011 20.51 

9.10 0.90 8.17 00.00 00.00 00.00 3.46 0.51 2.95 0.25 0.25 00.00 12.81 1.67 11.14 

00.00 00.00 00.00 70.79 46.48 24.31 8.41 3.15 5.26 4.59 0.01 4.58 83.79 49.64 34.15 

&.09 5.96 0.14 ,:1.27 2.13 2.14 1.86 1.14 0.72 0.78 0.01 0.77 13.00 9.23 3.77 

58.97 25.67 33.27 203.34 100.86 102.68 103.65 3U9 67.16 15.98 2.98 13.00 381.93 166.99 215.95 

00.00 00.00 00.00 00.00 00.00 00.00 1.06 00.00 1.06 00.00 00.00 00.00 1.06 00.00 1.06 

00.00 00.00 00.00 00.00 00.00 00.00 0.88 00.00 0.88 00.00 00.00 00.00 0.88 00.00 0.88 

0000 00.00 00.00 3.27 3.27 00.00 00.00 00.00 00.00 00.00 00.00 00.00 327 327 00.00 

00.00 00.00 00.00 l.tiII 1.60 1.60 00.00 00.00 00.00 00.00 00.00 00.00 1.60 1.60 00.00 

00.00 00.00 00.00 00.00 00.00 00.00 00.00 00.00 00.00 10.00 10.00 00.00 10.00 10.00 00.00 

58.97 25.67 33.27 208.21 105.73 102.6a 105.59 36.49 69.10 25.98 12.. 13.00 398.73 lSO.as 217 80 
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State 

AndIva PIIdIIII 

Gujlrll 

Tamil Nadu 

Utlar PradeIh 

IIPR.~ 

ICRiSAT 

NSC-Saad ~ 

SFCl-Saad MInIkI 

S.S.Cs-SIed Mi'M 

DECEMBER 10, 2008 10 QIJt!I6IIons 316 

A~/ion IIfIli ""1111811 of funds undtIr NFSM during 2OOIJ-09 

(Rs. in crore~~ 

Rice Wheat Local iniIaliYa ToIII ToIII 
Wheat doc. amount 

AUoc. Release A11oc. Releue A11oc. ReIeue AIIoc. Release AUoc. Release Altoe. Release Alloc. Reillase releasau 

26.40 11.112 00.00 00.00 29.38 14.17 1.00 1.00 5.92 2.97 00.00 00.00 5.93 2.96 68.63 33.01 

26.27 12.37 00.00 00.00 00.00 00.00 0.20 0.20 6.16 3.08 00.00 00.00 00.00 00.00 32.63 15.65 

21.57 14.98 27.71 5.33 IS.n 12.45 00.00 00.00 7.58 3.79 7.58 3.79 7.59 3.79 90.80 4.4.14 

31.51 20.80 00.00 00.00 48.43 31.06 00.00 00.00 3.79 1.90 00.00 00.00 3.79 1.90 87.52 56.66 

I.n 1.41 8.80 1.09 4.52 1.70 0.41 0.10 2.&9 1.34 2.68 1.34 2.66 134 21.55 8.33 

00.00 00.00 20.59 1.24 0.93 00.00 00.00 00.00 00.00 00.00 2.65 1.42 2.84 1.43. 27.21 4.09 

10.40 8.32 00.00 00.00 00.00 00.00 0.30 0.30 2.37 1.19 00.00 00.00 00.00 00.00 13.07 9.81 
i 

14.65 7.02 00.00 00.00 11.18 3.17 0.50 0.50 4.74 2.37 00.00 00.00 4.74 2.37 35.71 15.43 

1.81 1.51 00.00 00.00 00.00 00.00 00.00 00.00 00.00 00.00 00.00 00.00 00.00 00.00 1.e9 1.51 

12.36 9.89 52.43 21.91 42.30 18.78 00.00 00.00 8.53 4.26 8.53 4.27 8.53 4.27 132.69 64.38 

10.32 7.72 8.31 5.96 31.11 16.32 1.53 1.25 4.74 2.37 4.74 .237 4.74 2.37 66.50 38.36 

32.02 21.23 00.00 00.00 25.08 17.03 0.81 0.70 5.93 2.96 00.00 00.00 5.93 2.97 69.76 44.88 

00.00 00.00 37.54 22.85 0.54 00.00 00.00 00.00 00.00 0000 3.56 1.78 3.56 1.78 45.19 26.40 

00.00 00.00 20.94 4.85 5.42 00.00 1.48 0.75 00.00 00.00 7.11 3.56 7.11 3.55 4206 12.71 

37.15 21.52 00.00 00.00 2.12 00.00 0.50 0.50 4.03 2.02 00.00 00.00 4.03 ~.O, 47.a2 26.05 

48.42 38.74 94.47 51.27 24.76 14.54 00.00 00.00 12.32 6.16 12.32 6.16 12.32 6.16 204.60 123.02 

46.33 30.98 3.00 0.26 13.00 B.54 00.00 00.00 2.89 1.34 2.69 1.34 2.69 1.35 70.39 43.81 

321.06 208.41 271.79 114.78 257.54 138.78 6.73 5.30 71.49 35.74 52.07 26.00 76.48 38.25 1057.12 567.24 

00.00 00.00 00.00 00.00 15.00' 3.15 3.15 

00.00 00.00 00.00 00.00 1.61 0.41 0.47 

00.00 0.31 00.00 00.00 0.031 

00.00 00.00 00.00 00.00 0.310 

0.46 

571.66 

°There Is an outay of Rs. 15.00 crore (Rs. 10.00 erore •• Rs. 2 crore each year for strengthening of Breeder Seed Production and 
Rs. 5 crore for strengthening of training Infrastructure and organizing training programme) under NFSM·Pulses during 11th Plan period .. 

@ Payment of Rs. 31.20 lakhs made to SFCI towards supply of Wheat seed mlninkit during 2007·08. 

II Payment of Rs. 3.000 lakhes to NSC towards aupply of wheat seed mlnklt during 2007·08. 

In addition Rs. 20.00 erore placed at the disposal of Extension Division for media publiCity at Central level. 
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SU«I. 

2 

5. 

ti. 

7. 

a. 

9. 

10 

11. 

12. 

13. 

14. 

15. 

16. TIIIItD 

17. 

11. 

19 

/I) 
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StllIe",."t IN 

'Atee in Ha. 
'·Qwantity In No. 

Area Coverage' Rejuvenation' 

Tar MI. Tar Ach. 

Organic 
FIIIring' 

Tar Ach. 

IPM' Nursery" 

Tar Adl. Tar Nil. 

89.180.38 111.040.00 26.850.00 26.649.00 5.850.00 113.00 82.450.00 83 188.00 122.00 105.00 

15.532.00 28.407.40 13.387.00 205.00 1.000.00 231.00 6.500.00 8,295.00 4s.oo 140.00 

~.045.oo 32.808.00 4.6110.00 0.00 4.900.00 7.000.00 25,300.00 22,500.00 32.00 1.00 

lfKl.OO 10.65 0.00 0.00 0.00 0.00 0.00 0.00 4.00 '.00 

905.14 614.35 1,S1iO.00 1.110.41 7SO.OO 347.14 500.00 22.50 4.00 10.00 

55,034.00 58,122.56 838.00 144.95 336.00 348.82 13,102.00 15,531.48 

16.316.90 1t,281.7O 1.816.00 829.19 711.00 1.354.00 8,331.00 6.740.00 10.00 38.00 

20.551.00 11.387.00 86.00 0.00 850.00 0.00 558.00 0.00 147.00 122.00 

85.270.30 75.125.71 8.932.00 3,584.00 13.41000 5,068.40 85,800.00 140.322.00 388.00 261.00 

118,230.00 43.012.40 34.518.88 35.943Jl 5.838.00 5.177.00 9.7\8.00 8,100.22 21'.00 110.00 

PHU" 

Tar MI. 

57.00 408.00 

3.00 0.00 

7.00 0.00 

15.00 0.00 

0.00 0.00 

aoo 6.00 

17.00 

12.00 0.00 

5.00 

1.00 1.00 

30.956.00 39.742.48 6.985.00 5.893.75 6,623.00 10.370.25 22.871.00 21.714.00 111.00 138.00 1.00 54.00 

126.70330 177,462.34 30.400.00 22.816.47 14.517.61 4,804.25 35.937.00 2U2U2 137.00 31.00 343.00 411.00 

58.956.00 10.938.51 6.733.00 1.303.00 1,303.00 1.800.00 540.00 2.559.00 0.00 128.00 110.00 0.00 

17.17300 12.876.23 5.398.00 6.737.60 2.250.00 0.00 0.00 0.00 12.00 0.00 3.00 &.00 

49.616.03 48.179.83 718.00 1,097.118 3.sso.00 2.11825 11.143.00 22.821.50 84.00 .. .00 13.00 6.00 

96.413.10 87.823.54 8.101.00 9,090.03 10.912.00 12.13396 20.488.00 41.002.05 59.00 151.00 0.00 0.00 

43.543.88 35.ZIB.&4 8.310.00 2.20618 9.418.00 19.778.00 8.414.00 7,81000 161.00 64.00 182.00 18.00 

28.486.80 27.491.00 4.330.00 6,500.00 4.500.00 4,004.00 21.350.00 17.152.00 211.00 , • .00 78.00 57.00 

334.00 20.00 SO 00 0.00 0.00 0.00 0.00 000 0.00 0.00 0.00 

000 0.00 0.00 000 0.00 0.00 0.00 0.00 • .00 0.00 0.00 

Tar Ach. 

42.00 14.00 

0.00 0.00 

0.00 0.00 

0.00 0.00 

1.00 0.00 

1.00 1.00 

0.00 0.00 

12.00 0.00 

24.00 

2O.GD 800 

0.00 3.00 

2.GO 5.00 

24.00 0.00 

11.00 11.00 

4.00 4.00 

0.00 0.00 

1.00 0.00 

73.00 0.00 

0.00 0.00 

0.00 

866.427.92 .'.6'0.20 114.489.88 124.940.n 89.400.61 74.277'7 334,049.00 400.133.38 2,G42.oo 1.825.00 718.00 • .oat.oo • .00 10.00 

IPM-Intfllgrated Peat Management 

PHM-Post Harvest Management 
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Sfllt"",ent IV 

Progress 01 Fannsr OrienlBd Acliviliss Undsr Extension RtJform (AnitA) Schsms 

Farmer Oriented Activities (2005-06) 

SI.No. State Expo-Visit Training Demo. Kiaan Melas Total AGe 
M F M F M F M F M F Mobilized 

1. Andhra Pradesh 

2. Bihar 

3. Chhat1isgarh 

4. Goa 

5. Gujarat 

0. Haryana 

7. Himachal Pradesh 

8. Jharkhand 

9. Kamataka 

10. Madhya Pradesh 

11. Maharashtra 

12. Orissa 

13. Punjab 

14. Rajasthan 

15. Tamil Nadu 

16 Unaranchal 

17. Uttar Pradesh 

18. West Bengal 

19. Arunachal Pradesh 

20. Manipur 

21. Mizoram 

22. Nagaland 

23. Andaman and Nicobar 

24. Jammu and Kashmir 

Grant total 

FIGs-Fanners Interest. Groups 

441 

20 

59 

37 

645 

245 

300 

2 

107 

o 

160 

281 

490 

125 

8 

o 
60 

o 

26 

3006 

113 3635 1651 323 

4 133 45 600 

o 370 230 209 

o 000 

167 2278 547 325 

105 1400 700 GOO 

90 3484 1476 148 

o 115 390 35 

o 1711 155 0 

o 198 6 0 

o 4SO 2000 4030 

19 2400 938 2954 

76 1430 390 52 

22 120 5 o 

o o o o 

o 147 168 175 

20 550 150 o 
o o o 60 

4 o o o 

620 18421 8851 9511 

93 5879 1621 10278 3478 

o o 
112 56 37 809 198 

4 441 247 1079 481 

o 0 0 37 0 

64 6055 372 9303 llSO 

400 43SO 3000 6595 4205 

44 400 150 4332 1760 

5 3000 1000 3152 1395 

o 6431 SOO 8249 655 

o 0 0 198 6 

420 35000 30000 39640 32420 

4 ~O 2286 9 7921 1406 

20 3650 1152 5622 1638 

o 

o 
420 

o 
30 

o 

159 

o 
o 
o 
o 

o 

o 
83 404 

o 
o 8 

o 322 

o 610 

o GO 

o 
o 26 

o 

2052 67707 38171 49694 

o 
110 

o 
o 

588 

170 

30 

o 
4 

o 
o o 
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SI.No. 

1. 

2. 

o .... 

4. 

5. 

6. 

7 

8. 

9. 

10. 

11. 

12 

13. 

14. 

15 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

."5 

Writttln AnsWtlf'S 

Stale 

Andhra Pradesh 

Bihar 

Chhaltisgartl 

Goa 

Haryana 

Himachal Pradesh 

Jharkhand 

Karnataka 

Madhya Pradesh 

Maharashlra 

Orissa 

Rajasthan 

Tamil Nadu 

Uttaranchal 

unar Pradesh 

West Bengal 

Arunachal Pradesh 

Manipur 

Mizoram 

Nagaland 

Andaman and NIcobar 

Jammu and Kashmir 

Sikkim 

Jammu and Kashmir 

GIani lola! 
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Sta,.",.", V 

Fs""t!II' OrltlnlBd AclMlitIs (2006-07) 

Expo-Visit Training Demo. Klsan Males Total FIGs 
M F M F M F M F M F MobIlIzed 

1483 

240 

292 

116 

279 

325 

580 

1931 

63 

792 

15343 

600 

3530 

2068 

456 

150 

2496 

100 

205 

110 

55 

22 

259 

2449 

33944 

334 15072 

120 5445 

53 '3541 

76 

137 

64 

260 

619 

747 

1229 

605 

3052 

6370 

215 

152 5912 

1897 640 

400 3300 

741 14932 

737 5212 

294 1869 

60 1652 

624 12947 

40 170 

85 

20 

33 

111 

428 

504 

1600 

9SO 

3527 

1080 

1138 

8414 

2930 

2647 

380 

987 14500 

303 

724 

167 

1558 

2140 

1667 

570 

2278 

1340 

1005 

979 

1057 22404 13896 41806 23101 

130 6065 31SO 

5100 26985 11743 45318 17883 

458 2530 837 

190 447 150 2525 1201 

547 6055 370 !I2S3 1148 

610 11300 8750 16272 11178 

335 4236 2604 13542 5698 

1257 

1140 568 92 20441 4nl 27113 8156 

10 4632 978 264422 _ 285037 101783 

4465 80,000 40,000 60,000 22500 143900 67365 

4808 7083 2217 25271 18926 50816 24692 

2170 2356 757 26138 8972 35m 12836 

1001 m 378 338 121 3435 1794 

682 606 236 3775 1782 6183 2780 

3423 4090 355 44010 20032 63543 24434 

210 188 61 22390 13820 22848 13931 

216 

1250 

200 

1210 

862 

487 

1250 

550 

80 

560 

350 

294 

666 

350 

o 

231 

250 

126 

511 

380 

o 

o 

11256 

588 

1750 

8097 

120 

o 2355 

o 1140 

49n 13398 

2018 

22 

750 3441 

2172 18949 

336 

1885 

8451 

1574 

1474 

4361 

7285 99446 40607 128161 54967 558283 233598 819834 336457 

274 

143 

1294 

5 

200 

43 

325 

221 

112 

675 

271 

1365 

180 

418 

18 

38 

492 

54 

o 

200 

71 

80 

10 

30 

o 

6497 

M=Number of mate farmers. F-Number of female farmers. 
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51.No. 

1. 

2. 

3. 

4. 

5. 

8. 

7. 

8. 

9. 

10. 

11. 

12 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

28. 

. State 

Andhra PIIIIIIIh 

BIhar 

Chhaltisgarh 

Goa 

Gujaral 

Himlll:hll PI1desh 

KaINlIIka 

Maillya Plldesh 

Maharashllli 

Orissa 

Poojab 

Rajaslhan 

Tamil Nadu 

U1Iaranc:hal 

UI1ar Pradesh 

West Bengal 

Assam 

Arunachal Pradesh 

Manipur 

Mizoram 

Nagalaod 

Karata 

Triputa 

Tol1ll 2007-08 

DECEMBER 10, 2008 

St."""ent VI 

F""""r OritmMti ActivilN¥ (2007-D8) 

Expo-VI8II Trailing Demo. Kisan MeIas 
M F 

Total 
M F M F M F M F 

1635 

1034 

1428 

o 
1568 

651 

760 

645 

760 

5800 

15932 

13900 

4507 

6138 

1167 

1524 

5808 

65 

379 

47 

248 

100 

o 

o 

552 43032 21413 3126 1659 22035 13554 _8 37176 

516 26016 11151 316 108 41892 18056 69258 29831 

596 1561 668 165 75 20016 3342 23170 .aliI 

o S04 216 o o 250 150 754 366 

1051 3408 1842 5951 1611 20171 21503 6309 26007 

265 2278 547 324 64 6055 370 11308 1246 

430 2295 1340 1400 700 11270 7130 15725 Il6OO 

207 1428 412 1400 o 1155 385 4628 1004 

430 2295 1340 8930 2670 11270 7130 23255 11570 

1326 288S( 5741 3781 294 57415 9821 99663 18663 

8025 38162 16814 1863 268 179n 5897 74934 29004 

3200 2S4000 346300 10000 3507 94~ 218 372439 353225 

703 23882 3644 19871 2954 25261 3701 73321 11002 

915 48438 23997 134411 52359 22357 6389 211344 83660 

514 8057 2953 10439 4263 30264 29115 47927 38845 

276 10643 3946 1674 485 9657 4841 23498 9348 

1922 90993 11519 24623 2027 102217 36412 234842 51880 

18080 

44 S04 

199 568 

7 206 

155 3240 

20 1120 

o 15 

25 

510 S02 

o o 

4520 79151 19788 11201 

216 

294 

160 

9680 

240 

IW 

234 

o 

o 

102 

374 

750 

o 
340 

o 

o o 

180 

150 3713 

1000 1383 

60 1590 

60 1590 

25 

o o 

2434 97232 24308 

o 

68 

1655 

1354 

685 

665 

o 

569 260 

o o 
1229 617' 

4340 1972 

5621 12189 

2810 1005 

1945 829 

50 

o 7845 

Updated 22.1 o.oa 

FIGs Farm 
Mobilize SdIooIs 

412 

731) 

o 
813 

43 

297 

130 

81 

150 

1318 

747 

357 

98 

1598 

112 

130 

153 

45 

10 

5 

o 

200 

712 

o 
34 

45 

52 

9 

o 
575 

o 
12 

22 

96 

23 

o 
472 

442 

142 

112 

28 

o 
30 

o 
14 

o 

2085 

~ 19353 806204 469037 308991 94158 513483 17185 1473889 757243 15537 5312 

M=Number of male farmers. F:Number of female farmers. 



325 

S1.No. 

1. 

2. 

3. 

4. 

5. 

6. 

1 

8. 

9 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

l3. 

24. 

25. 

26. 

27. 

28. 

Slate 

., 
Chhaltisgarll 

Goa 

Gujaral 

Maharasllba 

Orissa 

Tamil Nadu 

UtIarand1aI 

Uttar PradIIh 

West Bengal 

Assam 

AnNchII Pradesh 

MIzoram 

Andaman and Nicobar 

Sllddm 

Jammu and KashmIr 

AGRAHAYANA 19, 1930 (S4k8) 

Expo-VIeII TraMg Demo. 
M F M F lot F M F 

o 
6221 

o 
o 
o 
o 
o 

403 

3685 

2883 

18891 

o 
513 

87 

1640 

o 
29164 

o 
o 
o 
o 
o 

2800 

o 
o 
o 
o 
o 

o 0 0 0 0 0 0 0 214 

1085 107817 16618 SCM 18 85359 18705 ,., 37422 

000000000 

o 00000000 

000000000 

o 0 .. _ 0 0 0 0 0 0 0 

000000000 

109 625 224 545 0 0 0 1573 333 

~ - ~ ~ ~ - ~ ~ ~ 
883 81332 840 14511 405 478681 83112 577317 85540 

7569 59335 25478 4311& 1800 25394 ,_ 101016 45143 

000000000 

m H ~ ~ ~ D ~ ~ ~ 

85 4380 11668 538 80 5240 2201 111. 14034 

700 5265 3510 3435 859 80400 267111 71740 31m 

00000 0000 

o 48338 0 31133 0 1330 0 0 0 

o 
o 
o 
o 
o 

1200 

o 
o 
o 

o 
o 

o 
o 
o 
o 
o 

7400 

20 

o 
o 
o 

780 

o 
o 
o 
o 
o 

5800 

20 

o 
o 
o 

240 

o 
o 
o 
o 
o 

4535 

75 

o 
o 

o 
10 

o 
o 
o 
o 

o 
o 
o 
o 

o 
o 
o 
o 

o 
o 
o 

o 
o 
o 
o 

o 0 0 0 0 

811 54500 21000 118235 2ID9O 

o 146 541 243 Sll 

00000 

00000 

00000 

o 1267 973 .., 1213 

326 

GDUpdated 21.10.08 

o 

• 
o 
o 
o 
o 
o 
o 

47 ,. 
o 
o 
o 

• 
110 

o 
o 
o 
o 
o 

o 
o 
o 
5 

o 

o 

3 

13 

1811 

o 
o 
o 
o 
o 

• 
o 

109 

o 
o 
o 
o 

38 

o 
723 

o 
o 
o 

o 
o 

o 
o 

o 
o 

ToIII (2008-09) 66287 13251 326783 87138 103210 22&82 724531 15G044 1110916 253015 15472 

• Information awaited from rest of the States. 
MaNumber of male farmers, F. Number of female farmers. 
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The Slale-wise Physical Achisvsmenl (msjor components) duling 2006-07 WId 2007-08 INtie 
under /he Naliol78l 8amboo Mission 

SI.No. States Plantation Training of Nurseries (In nos.) 
(in hal Fanners 

(in nos.) 

1. Maharashtra 600 191 8 
'l ... Gujarat 1060 255 3 
3. Kerala 

4. Andhra Pradesh 119 41 4-
5. Uttaranchal 3038 1200 15 
6. Uttar Pradesh 1226 75 14 

7. Jammu and Kashmir 

8. Rajasthan 887 36 
9. Tamil Nadu 110 450 2 

10. Himachal Pradesh 346 130 4 

11. Jharkhand 550 e 
12. Kamataka 1635 26 
13. Orissa 3970 9 116 

14. Chhattisgarh 4364 650 83 

15. West Bengal 40 5 
16. Punjab 

17. . Madhya Pradesh 

18. Bihar 

19. Goa 

Sub-Total 17058 3914 296 

NE States 

20. Assam 5080 2425 20 

21. Mizoram 10556 1280 126 

22. Meghalaya 4090 240 16 

23. Sikkim 1436 90S 69 

24. Tripura 1200 3150 67 

25. Manipur 5000 1200 84 

26. Nagaland 13032 3022 86 

27. Arunachal Pradesh 15220 3135 98 

Sub Total 55614 15357 566 

Grand Total 72672 19271 862 

'Progress report Is awaited from these States. during current year (2008·09). Physical progress report Is a1ao awaited. 
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Physiclll lind FNna.1 progtaSS trIpOf'I 01 NFSM for 1M Yur 2007·08 

State: Andhra Pradesh 

Rice 

SLNo. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

Pulse. 

1. 

2. 

3. 

4. 

5. 

6. 

.,. .. 

Intervantions 

2 

Demo. on Improve. Practices 

Demo. on (SRI) 

Demo. on Hybrid Rice Technology 

Prod. of Hybrid Rice Seed. 

Distribu. of Hyb. Rice Sead 

Distribution of HYVs Seeds. 

Incentive for Micro-Nutrients. 

Incentive for Liming in Soils. 

Conoweeder and other Farm Imp 

P.P. Chemical & bio-agents. 

Farmers Trainings (FFS) 

Miscellaneous district Level 

(b) Miscellaneous State Level 

Video conemcing 

Local Initiatives 

Purch. of Breeder Seed from ICAR 

Prod. of Found. and Certified seeds 

D'stribution o~ Certified Seed 

Strength. of Certification Agency. 

Distribution of Lime/Gypsum. 

Distribution of Micronutrients. 

Integrated Pest Management (IPM) 

Unit 

3 

Nos. 

Nos. 

Nos. 

Otis. 

Otis. 

Otls. 

Ha 

Ha 

Nos. 

Ha 

Nos 

No. 

Otis. 

Otis. 

Otis. 

Ha 

Ha 

Ha 

Physical 
Achievements 

4 

2172.00 

3405.00 

288.00 

0.00 

0.00 

750.00 

44408.00 

0.00 

87.00 

4000.00 

238.00 

11.00 

1.00 

0.00 

0.00 

88333.00 

0.00 

0.00 

1253.00 

25000.00 

330 

(Rs. in lakh) 

Financial 
Achievements 

5 

54.30 

41.32 

8.64 

0.00 

0.00 

3.75 

222.04 

0.00 

1.06 

20.00 

40.46 

11.53 

0.93 

250.65 

0.00 

654.68 

0.00 

0.00 

1060.00 

0.00 

0.00 

9.40 

187.50 
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2 a 4 5 

8. Distribution of Sprinkler Sets. Ha 156.00 11.69 

9. Training on pattern of FFS. Nos. 0.00 219.91 

(II) State level Trainings for Trainers. Nos. 0.00 0.00 

10. Miscellaneous (a) District level No. 0.00 10.40 

(b) Miscellaneous State level No. 0.00 0.00 

11. Local initiatives an.50 
Total 1876.40 

Physical and FinanciBl progrtlSS report of NFSM for the YHr 2007·08 

(Rs. in lakhs) 

State: Assam 

SI.No. Components Allocation Exp. 

1. NFSM·Rice 1151.060 259.46 

2. Publicity 15.600 15.60 

3. Local Initiative 0.000 0.00 

Total 1166.660 275.06 

Rice 

SI.No. Intervantions Unit Physical Financial 
Achiev. Achiev. 

2 3 4 5 

1. Demo. on Irnprov. Practices Nos. 1000.00 25.00 

2. Demo. on (SRI) Nos. 200.00 6.00 

3. Demo. on Hybrid Rice Technology Nos. 0.00 0.00 

4. Prod. of Hybrid Rice Seed. Otis. 0.00 0.00 

5. Distrlbu. Of Hyb. Rice Seed. Otis. 40.50 0.81 

6. Oistribution of HYVs Seeds. OtIs. 17500.00 87.50 

7. Incentive tor Micro-Nutrients. Ha 1000.00 5.00 

8. Incentive for Liming in Soils. He 5000.00 25.00 

9. Conoweeder and other Farm Imp Nos. 0.00 0.00 

10. P.P. Chemical & bio-agents. Ha 0.00 0.00 
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2 3 4 5 

11'. Farmers Trainings (FFS) Nos. 80.00 13.60 

12, Miscellaneous district Level No. 13.00 82.68 

(b) Miscellaneous State Level No. 1.00 13.87 

13. Local Initiative 0.00 

Total 259.046 

Physiclll lind Finllncilll progl'llSS l'llpof'/ of NFSM for ~ Yl!I'lir 2007·08 

(Rs. in lakhs) 

SLNo. Components Allocation Exp. 

1. NFSM·Rice 262.555 34.46 

2. Pulses 338.000 81.61 

3. Wheat 2891.780 1207.88 

4. Publicity 138.000 7.08 

Total 3630.335 1331.02 

Rice 

SLNo. Intervantions Unit Physical Financial 
Achiev. Achiev. 

2 3 4 5 

1. Demo. on Improv. Practices Nos. 697.00 15.00 

2. Demo. on (SRI) Nos. 0.00 0.00 

3. Demo. on Hybrid Rice Technology Nos. 0.00 0.00 

4. Prod. of hybrid Rice Seed. Otis. 0.00 0.00 

5. Distrlbu. of Hyb. Rice Seed. Otis. 0.00 0.00 

6. Distribution of HVVs Seeds. OtIs. 634.00 3.18 

7. Incentive for Micro-Nutrients. Ha. 1654.00 8.27 

8. Incentive for Liming in Soils. Ha 0.00 0.00 

9. Conoweeder and other Farm Imp. Nos 0.00 0.00 

10. P.P. Chemical & blo-agents. Ha 0.00 0.00 

11. Farmers Trainings (FFS) Nos. 96.00 7.68 
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2 3 4 5 

12. Miscellaneous district Level No. 18.00 0.33 

(b) Miscellaneous State Level No. 1.00 0.00 

Pul ... 

1. Purch. of Breeder Seed from ICAR Otis 140.00 7.57. 

2. Prod. of Found and Certified seeds Otis. 0.00 7.39 

3. Distribution of Certified Seed. Otis. 200.00 2.40 

4. Strength. of Certification Agency 0.00 25.00 

5. Distribution of Lime/Gypsum. Ha 0.00 16.09 

6. Distribution of Micronutrients. Ha 2449.00 0.00 

7. Integrated Pest Management (IPM). Ha 2818.n 21.14 

8. Distribution of Sprinkler Sets. Ha 12.00 0.93 

9. Training on pattern of FFS. Nos. 0.00 0.00 

(ii) State Level Trainings for trainers. Nos. 0.00 0.00 

10. Miscellaneous (a) District level No. 13.00 1.09 

(b) Miscellaneous State Level No. 0.00 0.00 

Total 81.61 

Wheat 

1. Demo. on Improv. Practices Nos. 24079.00 297.11 

2. Seed distribution Nos. 593412.00 296.71 

3. Incentive for Micro-Nutrients Nos. 23243.00 116.21 

4. Incentive for Gypsum ails. 0.00 0.00 

5. Zero till seed drill Machine Otis. 91.00 13.65 

6. Distribution of Rotavator Otis. 70.00 21.65 

7. Distribution of Diesel Pumpset Ha. 3586.00 358.60 

8. Farmers Trainings (FFS) Nos. 1427.00 87.50 

9. MisceHaneous district Level No. 25.00 6.10 

(b) Miscellaneous State Level 1.00 11.00 

Total 1207.88 



337 AGRAHAYANA 19, 1930 (~ 

Physical and Financial progfflSS repot1 of NFSM for /he Year 2007-08 

State: Chhattlagarh 

SJ.No. Components 

1. NFSM-Rice 

2. Pulses 

3. Publicity 

Total 

Alce 

SJ.No. Intervantions 

2 

1. Demo. on Improve Practices 

2. Demo. on (SRI) 

3. Demo. on Hybrid Rice Technoiogy 

4. Prod. of Hybrid Rice Seed. 

5. Distribution of Hyb. Rice Seed. 

6. Distribution 01 HYVs Seeds. 

7. Incentive for Micro-Nutrients. 

8. Incentive lor Liming in Soils. 

9. Conoweeder and other Farm Imp. 

10. P.P. Chemical & bio-agents. 

11. Farmers Trainings (FFS) 

12. Miscellaneous district Level 

(b) Misellaneous State Level 

Pul ... 

1. Purch. of Breeder Seed from ICAR. 

2. Prod. 01 Found and Certified seeds 

3. Distribution of Certified Seed. 

4. Strength. of Certification Agency. 

Allocation 

441.250 

963.000 

51.000 

1455.250 

Unit 

3 

Nos. 

Nos. 

Nos. 

ats. 

Otis. 

Otis. 

Ha 

Ha 

Nos. 

Ha 

Nos. 

No. 

Otis. 

Otis. 

OtIs. 

Physical 
Achiev. 

4 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

52.46 

2310.70 

2053.92 

0.00 

338 

(Rs. in lakhs) 

Exp. 

0.00 

195.52 

1.90 

197.52 

Ananelal 
Achiev. 

5 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

2.17 

16.07 

21.60 

0.00 
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2 3 4 5 

5. Distribution of Lime/Gypsum Ha 21730.80 36.55 

6. Distribution of Mlcronutrients. Ha 21730.80 36.55 

7. Integrated Pest Management (IPM) Ha 13024.20 73.26 

8. Distribution of Sprinkler Sets. Ha 253.00 2.17 

9. Training on pattern of FFS. Nos. 0.00 0.00 

(ii) State Level Trainings for Trainers. Nos. 0.00 0.00 

10 . Miscellaneous (a) District level Nos. 8.00 7.27 .. 
(b) Misc~lIaneous State Level 0.00 0.00 

Total 195.62 

Physical and Finllncial progress report of NFSM for the Year 2007-08 

State: GuJarat 
(Rs. in lakhs) 

SI.No. Components Allocation Exp. 

1. NFSM-Rice 0.000 0.00 

2. Pulses 226.000 33.77 

3. Wheat 480.250 45.04 

4. Publicity 31.000 0.00 

Total 737.250 79.41 

Rice 

SI.No. Intervantions Unit Physical Financial 
Achiev. Achiev. 

2 3 4 5 

1. Demo. on Improv. Practices Nos. 0.00 0.00 

2. Demo. on (SRI) Nos. 0.00 0.00 

3. Demo. on Hybrid Rice Technology Nos. 0.00 0.00 

4. Prod. of Hybrid Rice Seed. Otis. 0.00 0.00 

5. Distribn. of Hyb. Rice Seed. Otis. 0.00 0.00 

6. Distribution of HYVs Seeds. Otis. 0.00 0.00 
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·7. 

8. 

9. 

10. 

11. 

12. 

Pul ... 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

2 

Incentive for Micro-Nutrients. 

Incentive for Liming in Soils 

Conoweeder and other Farm Imp. 

P.P. Chemical & blo-agents 

Farmers Trainings (FFS) 

Miscellaneous district Level 

(b) Miscellaneous State Level 

Purch. of Breeder Seed from ICAR. 

Prod. of Found and Certified seeds 

Distribution of Certified Seed 

Strength of Certification Agency 

Distribution of Lime/Gypsum 

Distribution 01 Micronutrients 

Integrated Pest Management (IPM) 

Distribution of Sprinkler Sets 

Training on pattern of FFS 

(ii) State Level Trainings for Trainers 

Miscellaneous (a) District Level 

(b) Miscellaneous State Level 

11. Local Initiatives 

3 

Ha 

He 

Nos. 

Ha 

Nos. 

No. 

Otis. 

Otis. 

Otis. 

Ha 

Ha 

He 

Ha 

Nos. 

Nos. 

No. 

No. 

4 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

1746.00 

0.00 

1400.00 

0.00 

125.00 

0.00 

0.00 

0.00 

0.00 

0.00 

5 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

20.92 

0.00 

9.81 

0.00 

3.04 

0.00 

0.00 

0.00 

0.00 

0.00 

--------------------------------------------------------------------
Total 

Wheat 

1. Demo. on Improv. Practices 

2. Seed distribution 

3. Incentive tor Micro-Nutrients 

4. Incentive tor Gypsum 

5. Zero till seed dril Machine 

6. Distribution of Rotavator 

Nos. 

Nos. 

Nos. 

Otis. 

QtJs. 

Otis. 

33.77 

700.00 9.27 

2121.08 10.80 

0.00 0.00 

0.00 0.00 

0.00 0.00 

75.00 22.50 
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2 3 4 

7. Distribution of Diesel Pumpset He 0.00 

B. Farmers Trainings (FFS) Nos. 22.00 

9. Miscellaneous district Level No. 4.00 

(b) Miscellaneous State Level 1.00 

Total 

Physical and Financial proglflSS ,.port of NFSM lor Ihll YlI8r 2007-08 

SI.No. 

1. 

2. 

3. 

Pul ... 

SI.No. 

1. 

2. 

3. 

Components 

Pulses 

Wheat 

Publicity 

Total 

Intervantions 

2 

Purch. of Breeder Seed from ICAR 

Prod. of Found and Certified seeds 

Distribution of Certified Seed 

4. Strength. of Certification Agency 

5. 

6. 

7. 

8. 

9. 

10. 

Distribution of Lime/Gypsum 

Distribution of Micronutrients 

Integrated Pest Management (IPM) 

Distribution of Sprinkler Sets 

Training on pattern of FFS 

(ii) State Level Trainings for Trainers 

Misce"aneous (a) District Level 

(b) Miscellaneous State Level 

Total 

Unit 

3 

Otis. 

Otis. 

Otis. 

Ha 

Ha 

Ha 

Ha. 

Nos. 

Nos. 

No. 

No. 

Allocation 

215.000 

1874.110 

62.400 

2151.510 

Physical 
Achiev. 

4 

0.00 

552.00 

95.00 

1.00 

0.00 

100.00 

0.00 

24.00 

25.00 

0.00 

5.00 

0.00 

344 

5 

0.00 

2.84 

0.23 

0.00 

45.64 

(Rs. in lakhs) 

E)(p. 

14.76 

314.07 

32.67 

361.50 

Financial 
Achiev. 

5 

0.00 

5.52 

1.22 

2.93 

0.00 

0.24 

0.00 

3.70 

0.79 

0.00 

0.36 

0.00 

14.76 
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2 3 4 5 

~h •• t 

1. Demo on Improv. Practices Nos .. 2284.00 35.91 
2. Seed distribution Nos. 750.00 3.75 

3. Incentive for Micro-Nutrients. Nos. 1191.00 3.17 

4. Incentive tor Gypsum Otis. 120.00 0.26 

5. Zero till seed drill Machine Otis. 397.00 55.42 

6. Distribution of Rotavator Otis. 667.00 196.00 

7. Distribution of Diesel Pumpset Ha 0.00 0.00 

8. Farmers Trainings (FFS) Nos. 120.00 14.34 

9. Miscollaneous district Level No. 7.00 3.46 

(b) Miscellaneous State Level 1.00 2.76 

10. Local initiatives 0.00 

Total 314.07 

Physical and Financial progress rtlport 01 NFSM lor the year 2007-08 

(As. in lakhs) 

SI.No. Components Allocation Exp. 

1. NFSM-Rice 0.000 0.00 

2. Publicity 0.000 0.00 

Total 0.000 0.00 

Rica 

SI.No. Intervantions Unit Physical Financial 
Achiev. Achlev. 

2 3 4 5 

1. Demo. on Improve. Practices Nos. 0.00 0.00 

2. Demo. on (SRI) Nos. 0.00 0.00 

3. Demo. on Hybrid Rice Technology Nos 0.00 0.00 

4. Prod. ot Hybrid Rice Seed. Otis. 0.00 0.00 

5. Distrlbu. ot· Hyb. Rice Seed. Otis. 0.00 0.00 
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2 3 4 5 

6. Distribution of HYVs Seeds. Otis 0.00 0.00 

7. Incentive for Micro-Nutrients. Ha 0.00 0,00 

8. Incentive for Liming in Soils. Ha 0.00 0.00 

9. Conoweeder and other Farm Imp. Nos. 0.00 0.00 

10. P. P. Chemical and bio-agents. Ha 0.00 0.00 

11. Farmers Trainings (FFS) Nos. 0.00 0.00 

12. Miscellaneous district Level No. 0.00 0.00 

(b) Miscellaneous State level 0.00 0.00 

0.00 0.00 

Scheme not implemented 

PI1ysical and Financial progress rtlport of NFSM lor IhtI ytNIr 2007-08 

State: Karnataka 
(Rs. in lakhs) 

SI.No. Components Allocation Exp. 

1. NFSM·Rice 241.690 76.34 

2. Pulses 511.000 110.60 

3. Publicity 34.000 34.00 

TOlal 786.690 220.94 

Rice 

SI.No. Inlervantions Unit Physical Financial 
Achiev. Achiev. 

2 3 4 5 

I. Demo on Improv. Practices Nos. 180.00 2.80 

2. Demo on (SRI) Nos. 60.00 1.24 

3. Demo on Hybrid Rice Technology Nos. 31.00 0.86 

4. Prod. 01 Hybrid Rice Seed. Nos. 0.00 0.00 

5. Distribu. Of Hyb. Rice Seed. Otis. 0.00 0.00 

6. Distribution of HYVs Seeds. Otis. 0.00 0.00 

7. Incentive ot Micro-Nutrients. Ha 270.00 1.35 
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2 3 4 5 

8. Incentive for Liming in Soils. Ha 476.00 2.38 
9. Conoweeder and other Farm Imp. Nos. 15.00 0.16 

10. P. P Chemical & bio-agents. Ha 127.00 0.63 
11. Farmers Trainings (FFS) Nos. 2.00 0.29 
12. Miscellaneous district Level No. 7.00 0.09 

(b) Miscellaneous State Level 1.00 12.50 
13. Strength. of KSSC Ltd., 54.05 

Total 76.34 

Pulses 

1. Purch. of Breeder Seed from ICAR Oils. 0.00 0.00 

2. Prod. of Found and Certified seeds Otis. 0.00 0.00 

3. Distribution of Certified Seed OUs. 347.00 0.20 

4. Strength of Certification Agency 1.00 10.00 

5. Distribution of Lime/Gypsum Ha 0.00 0.00 

6. Distribution of Micronutrlents Ha 0.00 0.00 

7. Integrated Pest Management (IPM) Ha 0.00 0.00 

8. Distribution of Sprinkler Sets Ha 0.00 0.00 

9. Training on pattern of FFS Nos. 0.00 0.00 

(ii) State Level Trainings for Trainers Nos. 0.00 0.00 

10. MisoeUaneous (a) District level No. 13.00 0.00 

(b) Miscellaneous State Level No. 0.00 12.50 

Strength. of KSSC Ltd. 87.90 

Total 110.60 

Physical and Financial progl'tlSS l'tlport for NFSM for the Year 2007-08 

State: Kerala 

(Rs. in lakhs) 

SI.No. Components Allocation Exp. 

1. NFSM-Rice • 0.000 0.00 
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Rice 

SI.No. Intervantions Unit Physical 
Achiev. 

1. Demo. on Improve Practices Nos. 0.00 

2. Demo. on (SRI) Nos. 0.00 

3. Demo. on Hybrid Rice Technology Nos. 0.00 

4. PrOd. ot Hybrid Rice Seed Otis. 0.00 

5. Distribution of Hyb. Rice Seed Otis. 0.00 

6. Distribution ot HVYa Seeds Otis. 0.00 

7. Incentive tor Micro·Nutrients Ha 0.00 

8. Incentive for Liming In Soils Ha 0.00 

9. Conoweedor and other Farm Imp Nos. 0.00 

1 O. P. P Chemical & bia-agents Ha 0.00 

11. Farmers Trainings (FFS) Nos. 0.00 

12. Miscellaneous district Level No. 0.00 

(b) Miscellaneous State Level 0.00 

0.00 

Scheme not Implemented. 

Phpic8/ and Financis/ progl"tl$$ report 01 NFSM lor Iha Year 2007-08 

Slate: Madhya Pradesh 

SI.No. 

, . 
2. 

3. 

4. 

Rice 

SI.No. 

1. 

2. 

3. 

C"mponents 

NFSM-Rice 

Pulses 

Wheat 

Publicity 

Total 

Intervantions 

2 

Demo. on Improve Practices 

Demo. on (SRI) 

Demo. on Hybrid Rice Technology 

Allocation 

0.00 

1694.000 

2647.495 

303.000 

4647.495 

Unit Physical 
Achiev. 

3 4 

Nos. 0.00 

Nos. 0.00 

Nos. 0.00 • 
• « 

352 

._---
Financl~ 

Achie\l.. 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 ----_._ ... 
0.00 

(Rs. In lakhs) 

Exp. 

0.00 

288.02 

609.43 

0.00 

897.45 

Financial 
Achiev. 

5 

0.00 

0.00 

0.00 
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4. 

5. 

6. 

'I. 

O. 

9. 

10. 

11. 

12. 

Pulses 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

Wheat 

2 

Prod. of Hybrid Rice Seed. 

Distribu. of Hyb. Rice Seed 

Distribution of HYVs Seed 

Incentive for Micre>-Nutrienfs 

Incentive for Liming in Soils 

Conoweeder and other Farm Imp 

P.P. Chemical & bio-agents. 

Farmers Trainings (FFS) 

Miscellaneous district level 

(b) Miscellaneous Stale Level 

Purch. of Breoder Seed from ICAR. 

Prod. of Found and Certified seeds 

Distribution of Certified Seed. 

Strength. 01 Certification Agency. 

Distribution of Lime/Gypsum. 

Distribution of Micronutrients. 

Integrated Pest Management (IPM) 

Distribution of Sprinkler Sets 

Training on pattern of FFS. 

(ii) State Level Trainings for Trainers 

Miscellaneous (a) District Level 

(b) Miscellaneous State Level 

Total 

1. Demo. on Improve Practices 

2. Seed distribution 

3. Incentive for Micro-Nutrients. 

4. Incentive for Gypsum 

3 

ails. 

Otis. 

Otis. 

Ha 

He 

Nos. 

Ha. 

Nos. 

No 

Otis. 

ails. 

Otis. 

Ha 

Ha 

Ha 

Ha 

Nos. 

Nos. 

No. 

No. 

Nos. 

Nos. 

Nos. 

OUs. 

4 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

132.00 

17522.00 

23313.00 

1.00 

9225.00 

9222.00 

17427.00 

3270.00 

10.00 

0.00 

20.00 

8231.00 

65182.00 

17407.00 

3844.00 

5 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.46 

45.52 

98.97 

0.00 

22.21 

22.00 

40.65 

52.61 

0.33 

0.00 

5.27 

0.00 

288.02 

114.34 

204.42 

53.24 

8.32 

354 
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2 3 4 5 

5. Zero till seed drill Machine OUs. 37.00 2.08 

6. Distribution of Rotavator Otis. 210.00 40.50 

7. Distribution of Diesel Pumpsel Ha 1666.00 117.60 

8. Farmers trainings (FFS) Nos. 303.00 41.23 

9. Miscellaneous district Level No. 30.00 20.38 

(b) Miscellaneous State Level 1.00 1.32 

10. Local initiatives 0.00 

Total 609.43 -----------
Physical and Financial progress report of NFSM for the Year 2007-tJ8 

State: Maharashtr. 

(Rs. in lakhs) 

SI.No. Components Allocation Exp. 

1. NFSM·Rice 87.280 32.93 

2. Pulses 858.000 337.24 

:i, Wheal 397.010 327.94 

4. Publicity 72.000 43.73 

Total 1414.290 741.84 

Rice 

SI.No. Intervantions Unit Physical Financial 
Achlev. Achiev. 

2 3 4 5 

1. Demo. on Improve Practices Nos. 530.00 13.25 

2. Demo. on (SRI) Nos. 0.00 0.00 

3. Demo. on Hybrid Rice Technology Nos. 0.00 0.00 

4 Prod. 01 Hybrid Rice Seed. Otis. 0.00 0.00 

5. Distribu. 01 Hyb. Rice Seed. Qtls. 0.00 0.00 

11. Dlstribulion of HYVs Seeds. Otis. 705.60 3.53 

7 IncentIve tor Mlcor-Nutrients. Ha 0.00 0.00 
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2 3 4 5 

.8. Incentive for Liming in Soils Ha 0.00 0.00 

9. Conoweeder and other Farm Imp Nos. 0.00 0.00 

10. P. P. Chemical & bio-agents Ha 0.00 0.00 

11. Farmers Trainings (FFS) Nos. 96.00 16.15 

12. Miscellaneous district level No. 6.00 0.00 

(b) Miscellaneous State Level 1.00 0.00 

32.93 

Pulses 

1. Purch. of Breeder Seed from ICAR ails. 1959.00 1.09 

2. P~od. of Found. and Certified seeds Otis. 3089.00 21.90 

3. Distribution of Certified Seed Otis. 7018.00 74.67 

4. Strength of Certification Agency 0.00 10.00 

5. Distribution of Limo/Gypsum Ha 14226.00 88.35 

6. Distribution of Miscronutrients Ha 0.00 2.93 

7. Integrated Pest Management (IPM) Ha 9165.00 53.75 

8. Distribution of Sprinkler Sets Ha 0.00 . 0.00 

9. Training on pattern of FFS Nos. 305.00 19.90 

10. Miscellaneous (a) District level No. 0.00 0.00 

(b) Miscellaneous State Level No. 18.00 12.30 

Local initiatives 04.34 

Total 337.24 

Wheat 

1. Demo. on Improve Practices Nos. 6013.00 111.82 

2. Seed distribution Nos. 27949.00 139.26 

3. Incentive for Micro-Nutrients Nos. 1875.00 9.37 

4. Incentive for Gypsum Otis. 0.00 0.00 

5. Zero till seed drill Machine Otis. 28.00 3.32 

6. Distribution of Rotavator Otis. 61.00 16.20 
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2 3 4 5 

7. Distribution of Diesel Pumpset Ha 0.00 0.00 

8. Farmers Trainings (FFS) Nos. 157.00 23.82 

9. Miscellaneous district Level No. 8.00 24.15 

(b) Miscellaneous State Level 1.00 0.00 

10. Local initiatives 0.00 

Total 327.94 

Physical and Financial progress report of NFSM for the Year 2007-08 

State: Orl ... 

(As. in lakhs) 

SI.No. Components Allocation Exp. 

1. NFSM-Rice 645.860 207.68 

:Z. Pulses 456.760 153.24 

3. Publicity 31.000 20.50 

Total 1133.620 381.42 

Rice 

SI,No. Intervantions Unit Physical Financial 
Achiev. Achiev. 

2 3 4 5 

1. Demo. on Improve Practices Nos. 500.00 12.50 

2. Demo. on (SRI) Nos. 200.00 6.00 

3. Demo. on Hybrid Rice Technology Nos. 21.00 0.63 

4. Prod. of Hybrid Rice Seed. Otis. 0.00 0.00 

5. Distrlbn. of Hyb. Rice Seed. Otis. 0.00 0.00 

6. Distribution of HYVs Seeds. Otis. 148.40 0.74 

7. Incentive for Micro-Nutrients. Ha 14.00 0.07 

8. Incentive for Liming in Soils. Ha 10000.00 50.00 

9. C')noweeder and other Farm Imp. Nos. 2000.00 60.00 

10. P.P. Chemical & bio-agents .. Ha 6000.00 30.00 

11. Farmers Trainings (FFS) Nos. 70.00 11.90 

12. Miscellaneous district Level No. 15.00 21.97 
(b) Miscellaneous State Level 1.00 13.87 

Total 207.68 
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IIJ'o 

2 3 4 5 

Pul ... 

I. Purch. of Breeder Seed trom ICAR OtIs. 0.00 0.00 

2. Prod. of Found. and Certified seeds OtIs. 192.00 1.92 

.. 43. Di:itribution of Certified Seed Otis. 265.47 3.19 

4. Strength. 01 Certification Agency 0.00 10.00 

5. Distribution of Lime/Gypsum Ha 17000.00 45.50 

6. Distribution of Micronutrlents Ha 4000.00 10.32 

7. Integrated Pest Management (IPM) Ha 6000.00 45.00 

8. Distribution at Sprinkler Sets Ha 225.00 16.88 

9. Training on pattem of FFS Nos. 0.00 0.00 

(ii) State Level Trainings for Trainers Nos. 0.00 0.00 

10. Miscallaneous (a) District level No. 10.00 20.43 

(b) Miscellaneous State Level No. 0.00 0.00 

Total 153.24 '----_ .. , 
PhyBICa/ and Financial ptDflreS$ report of NFSM lor the YCMr 20074 08 

(Rs. in lakhs) 

State: Punjab 

SI.No. Components Allocation Exp. 

1. Pulses 66.000 11.90 

2. Wheat 3108.330 2409.39 

3. Publicity 114.000 7.68 

Total 3288.330 2428.97 

Pul ... 

SI.No. Intervantions Unit Physical Financial 
Achiev. Ach/ev. 

2 3 4 5 

I. Purch. of Breeder Seed from ICAR. Otis. 0.00 0.00 

2. Prod. of Found. and Certified seeds Otis. 0.00 0.00 
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3. Distribution of Certified Seed 

4. Strength. of Certification Agency 

5. 

6. 

7. 

8. 

9. 

10. 

Wh-.at 

\. 

2. 

3. 

4. 

5 .. 

6. 

7. 

8. 

9, 

Distribution of Lime/Gypsum 

Distribution of Micronutrients 

Integrated Pest Management (lPM) 

Distribution of Sprinkler Sets 

Training on pattern of FFS 

(Ii) State level Traings for Trainers 

Miscellaneous (a) DistrlcP level 

(b) Miscellaneous Stale Level 

Total 

Demo. on Improve Practices 

Seed distribution 

Incentive for Micro-Nutrients. 

Incentive lor Gypsum. 

Zero till seed drill Machine 

Distribution 01 Aotavator 

Distribution of Diesel Pumpset 

Farmers Trainings (FFS) 

Miscellaneous district Level 

(b) Miscellaneous State Level 

Total 

DECEMBER 10, 2008 

3 4 

Otis. 600.00 

0.00 

Ha 0.00 

Ha 0.00 

Ha 0.00 

Ha 0.00 

Nos. 0.00 

Nos. 0.00 

No. 5.00 

No. 0.00 

Nos. 37000.00 

Nos. 126252.00 

Nos. 60000.00 

Oils. 0.00 

Otis. 1178.00 

Otis. 2266.00 

Ha 0.00 

Nos. 220.00 

No. 7.00 

1.00 

Physical and Financial progrsss IfIPOrt 01 NFSM lor the Year 2007-08 

State: Rajasthan 

SI.No Components Allocation Exp. 

1. Wheat 15.04.180 311.27 

2. Pulses 853.000 64.59 

3. PubliCity 105.000 32.14 

Total 2462.180 408.00 

to OUtl$/ioIIs 364 

.-----
5 

7.20 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

4.70 

0.00 

11.90 

603.46 

631.26 

300.00 

0.00 

147.38 

679.80 

0.00 

35.00 

10.50 

2.00 
.--. 

2409.39 

(As. in lakhs) 
-----
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Pulses 

SI.No. Intervantions Unit Physical Financial 
Achiev. Achiev. 

1. Purch. of Breeder Seed from ICAR Otis. 26.00 0.00 

:.!. Prod. 01 Found. and Certified seeds Qtls. 860.00 0.00 

3. Distribution of Certified Seed Otis. 3662.00 13.00 

4. Strength of Certification Agency 0.00 0.00 

5. Distribution of Lime/Gypsum Ha 3077.00 7.71 

6. Distribution of Micronutrients Ha 2568.00 5.31 

7. Integrated Pest Management (IPM) Ha 25.00 2.30 

8. DIStribution of Sprinkler Sets Ha 0.00 0.00 

9. Training on pattem of FFS Nos. 0.00 2.48 

(ii) State Level Trainings for Trainers Nos. 0.00 0.00 

10. Miscellaneous (a) District level No. 15.00 0.27 

(b) Miscellaneous State Level No. 0.00 0.00 

Local initiatives 33.52 

Total 65.59 

Wheet 

1. Demo. on Improv. Practices Nos. 3975.00 53.13 

2. Seed distribution Nos. 36601.00 113.76 

3. Incentive for Micro-Nutrients Nos. 13188.00 24.01 

4. Incentive for Gypsum Otis. 3968.00 30.44 

5. Zero till seed drill Machine Otis. 979.00 77.29 

6. Distribution of Rotavator Otis. 7.00 2.10 

7. Distribution of Diesel Pumpset Ha 0.00 0.00 

8. Farmers Trainings (FFS) Nos. 65.00 6.59 

9. Miscellaneous district Level No. 15.00 2.64 

(b) MisceHaneous State Level 1.00 0.04 

10. Local initiatives 
1.27 

rotal 
311.27 
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Physical and Financial progl'8SS rsport of NFSM lor Ih6 y.,sr 2007-08 

State: Tamil Nadu 

(As. in lakhs) 

SI.No. Compo!,ents Allocation Exp. 

1. NFSM-Aice 917.353 90.48 

2. Pulses 444.470 51.23 

3. Publicity 25.000 25.00 

Total 1386.823 166.70 

Rice 

SI.No. Intervantions Unit Physical Financial 
Achiev. Achiev. 

2 3 4 5 

1 . Demo. on Improve Practices Nos. 160.00 1.75 

2. Demo. on (SAl) Nos. 84.00 2.52 

3. Demo. on Hybrid Rice Technology Nos. 100.00 3.00 

4. Prod. of Hybrid Rice Seed. Otis. 0.00 0.00 

5. Dlstribu. Of Hyb. Rice Seed. Otis. 0.00 0.00 

6. Distribution of HYVs Seeds OUs. 1980.00 9.50 

7. Incentive for Micro-Nutrients. Ha 3185.60 13.20 

1:1. Incentive for Liming In Soils. Ha 0.00 0.00 

9. Conoweeder and other Farm Imp. Nos. 2330.00 56.40 

10. P.P. Chemical & bio-agents. Ha 490.00 2.45 
, 

11. Farmers Trainings (FFS) Nos. B.OO 1.36 

12. Miscellaneous district Level No. 5.00 0.30 

(b) Miscellaneous State Level 1.00 0.00 

Local Initiatives 0.00 

Total 90.48 

Pulses 

1. Purch. of Breeder Seed from ICAR. Otis. 0.00 0.00 

2. Pfod. of Found. and Certified seeds Otis. 691.50 7.13 
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2 3 4 5 

:3. Distribution of Certified Seed. Otis. 585.65 7.03 

-4. &rength. of Certification Agency. 0.00 0.00 

5. Distribution of LtmelGypsum. He 2010.46 13.31 

6. Distribution of Micronulrients. Ha 1642.40 5.68 

7. Intttgratad Pest Management (IPM). Ha 1710.67 10.80 

8. Distribution of Sprinkler Sets. Ha 75.00 5.80 

9. Training on pattern of FFS. Nos. 0.00 0.15 

(Ii) State Level Trainings for Trainers. Nos. 0.00 0.00 

10. Miscellaneous (a) District level No. 12.00 1.52 

(b) Miscellaneous State Lovel No. 0.00 0.00 

11. Local Initiatives 0.00 

10tal 61.23 

Physical and Financial progress report of NFSM for thtI Ynr 2007·08 

Slate: Uttar Pradesh 

Rs. in lakhs) 

HI.No, Components Allocation Exp. 

1. NFSM·Rice 0.000 0.00 

2, Wheat 7079.035 4648.33 

:i. Pulses 841.025 314.83 

4. Publicity 459.000 0.97 

Total 8379.060 4964.14 

Rice 

SI,No. Intervantions Unit Physical Financial 
Achiev. Achiev. 

2 3 4 5 

" Demo. on Improve Practices Nos. 0.00 0.00 

2. Demo. on (SRI) Nos. 0.00 0.00 

3. Demo. on Hybrid Rice Technology Nos. 0.00 0.00 

4. Prod. of Hybrid Rice Seed. Otis. 0.00 0.00 
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2 3 4 5 

5. Distribu. of Hyb. Rice Seed Otis. 0.00 0.00 

6. Distribution of HYVs Seeds Otis. 0.00 0.00 

7. Incentive for Micro-Nutrients Ha 0.00 0.00 

8. Incentive for Liming in Soils Ha 0.00 0.00 

9. Conoweeder and other Farm Imp. Nos. 0.00 0.00 

10. P. P. Chemical & bio-agents Ha 0.00 0.00 

11. Farmers Trainings (FFS) Nos. 0.00 0.00 

12. Miscellaneous district Level No. 0.00 0.00 

(b) Miscellaneous State Level 0.00 0.00 

Puls.s 

1. Purch. of Breeder Seed from ICAR. Otis. lS.00 0.20 

2. Prod. 01 Found and Certified seeds Otis. 95.00 0.96 

3. Distribution of Certified Seed. Otis. 6709.00 79.91 

4. Strength. of Certification Agency 1.00 0.00 

5. Distribution of Limo/Gypsum. Ha 0.00 168.00 

6. Distribution of Micrnutrlents. Ha 1980.00 23.25 

7. Integrated Pest Management (IPM) Ha 3108.00 5.83 

It Distribution of Sprinkler Sets. Ha 298.00 23.33 

!J. Training on pattern of FFS. Nos. 2.00 8.30 

(ii) State Level Trainings for Trainers. Nos. 0.00 0.00 

10. Miscellaneous (a) District Level No. 19.00 5.06 

(b) Miscellaneous State level No. 0.00 0.00 

Total 314.83 

Wheat 

1. Demo. on Improve Practices Nos. 15832.00 244.89 

2. Seed distribution Nos. 637438.00 3076.35 

3. Incentive for Micro-Nutrients. Nos. 21770.00 124.98 

4. Incentive for Gypsum. Otis. 0.00 760.00 

5. Zero till seed drill Machine Otis. 363.00 43.40 
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2 3 4 5 

6. Distribution of Rotavator OUs. 290.00 84.87 
7. Distribution 01 Diesel Pumpset Ha 2308.00 213.52 
8. Farmers Trainings (FFS) Nos. 558.00 74.55 

9. Miscellaneous district Level No. 38.00 25.77 

(b) Miscellaneous State level 1.00 0.00 

Total 4648.33 

Physical and Financial progf'llSS report 01 NFSM lor IhB YHr 2007.08 

Stllte: Weat Bengal 

(Rs. in lakhs) 

SI.No. Components Allocation Exp. 

1. NFSM·Rice 608.747 594.60 

2. Wheat 727.110 215.24 
.) 
.J. Pulses 186.000 114.00 

4. Publicity 78.000 0.64 

Total 1599.857 922.48 

Rice 

SI.No. Intervantions Unit Physical Financial 
Achiev. Achiev. 

2 3 4 5 

1. Demo on Improve Practices Nos. 1390.00 34.48 

2. Demo. on (SRI) Nos. 0.00 0.00 

3. Demo. on Hybrid Rice Technology Nos. 500.00 15.00 

4. Prod. of Hybrid Rice Seed. Otla. 0.00 0.00 

5. Distribu. Of Hyb. Rice Seed. Otis. 80.84 1.62 

6. Distribution of HYVs Seeds. Otis. 0.00 0.00 

7. Incentive for Micro-Nutrients. Ha 41700.00 208.50 

8. Incentive for Liming in Soils. Ha 30000.00 150.00 

9. C.:Inoweeder and other Farm Imp. Nos. 1500.00 45.00 
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2 3 4 5 

10. P.P Chemical & bio-agents Ha 13900.00 65.50 

11. Farmers Trainings (FFS) Nos. 139.00 23.63 

12. Miscellaneous district Level No. 8.00 50.88 

(b) Miscellaneous State Level 1.00 0.00 

Total 594.60 

Pulses 

1. Purch. of Breeder Seed from ICAR Otis. 0.00 0.00 

2. Prod. of Found. and Certified seeds Otis. 1000.00 10.00 

3. Distribution of Certified Seed Otis. 4167.00 50.00 

4. Strength. of Certification Agency 0.00 0.00 

5. Distribution of Lime/Gypsum Ha 0.00 0.00 

6. Distribution of Micronutrients Ha 2000.00 10.00 

7. Integrated Pest Management (IPM) Ha 1200.00 9.00 

8. Distribution of Sprinkler Sets Ha 133.00 10.00 

9. Training on pattem of FFS Nos. 0.00 0.00 

(Ii) State Level Trainings for Trainers Nos. 0.00 0.00 

10. Miscellaneous (a) District level No. 5.00 25.00 

(b) Miscellaneous State Level No. 0.00 0.00 
-------------

Total 114.00 

Wheat 

1. Demo. on Improve Practices Nos. 0.00 0.00 

2. Seed distribution Nos. 0.00 0.00 

3. Incentive for Micro-Nutrients Nos. 24300.00 121.50 

4. Incentive for Gypsum Otis. 0.00 0.00 

5. Zero till seed drill Machine Otis. 50.00 7.50 

6. Distribution of Rotavator Otis. 20.00 6.00 

7. Distribution of Diesel Pumpset Ha 500.00 50.00 

8. Farmers Trainings (FFS) Nos. 16.00 2.72 

9. Mscellaneous district Level No. 4.00 25.52 

(b) Miscellaneous State Level 1.00 0.00 

10. Local inltiativE;s 0.00 

Total 213.24 
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Telecom Advleory Com mitt... In MTNL and BSNL 

1294. SHRI RASHEED MASOOD: Will the Minister 
of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) the total number of Telecom Advisory Committees 
(TACs) constituted in the Mahanagar Telephone Nigam 
Limited (MTNL) and Sharat Sanchar Nigam Limited 
(BSNL); 

(b) the number of meetings held by the said 
Committees during the last three years; 

(c) whether complaints from some public 
I()presentatives have been received against the said 
organisations for failure to convene requisite number of 
rnuetings of tho said Committees; 

(d) If so, the details thereof and the action taken 
against those held responsible in this regard; and 

(e) the steps takenlbeing taken to check recurrence 
of such incidents? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI JYOTIRADITYA M. SCINDIA): (a) A total of 357 
Telecom Advisory Committees (TACs) have been 
constituted in Sharat Sanchar Nigam Limited (BSNL) and 
Mahanagar Telephone Nigam Umited (MTNL). 

(b) 1134 meetings of TACs were held during the last 
three years. 

(c) Yes, Sir. 

(d) and (e) The following types of complaints were 
received for not conducting T AC meetings: 

• Non-conductance of meetings of Telecom 
Advisory Committee (TAG) twice a year. 

• Non-Inllmatlon and short notice of TAC meetings. 

Instructions/guidelines have been once again issued 
by MTNUSSNL to their subordinate units to hold TAC 
meetings as per guidelines preferably when Parliament! 
State. 

Assembly is I'\ot in sessIon. Instructions have also 
been issued by BSNL to ensure that all TAC Members 
are informed about the date. time and venue 01 the TAC 
meeting well in advance. 

{English} 

Incr.... In Rice Production 

1295. SHRI BALASHOWRY VALLABHANENI: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) whether the Food and Agriculture Organisation 
(FAO) of the UNO in its first forecast for the year 2008 
has indicated an increase in the world production of rice 
by 1.8 per cent; 

(b) if so, the details thereof; and 

(c) the details of the estimates made for India? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): 
(a) and (b) Yes, Sir. Food and Agriculture Organisation 
(FAO) of the UNO expects world production of paddy to 
increase by 1.8 percent in 2008, assuming normal weather 
conditions. The expected Increase in paddy production is 
mainly attributable to Increase in its production in countries 
indicated in the table below: 

Country Paddy Production Increase (%) 
(Million Tonnes) 

(2007 2008 
(Estimated) (Forecast) 

Bagladesh 40.7 42.5 4.4 

China 185.5 188.5 1.6 

India 141.1 142.5 1.0 

Indonesia 57.1 58.3 2.1 

Myanmar 31.5 32.0 1.6 

Philippines 16.7 17.5 4.8 

Brazil 11.3 12.1 7.1 

World 649.7 661.3 1.8 

(c) As per the FAO, the production of paddy In India 
is estimated at 142.5 million tonnes in 2008-09, which is 
1.4 million tonnes higher than the production of 141.1 
million tonnes dunng 2007 -OS. 
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New Defence Production Unite 

1296. SHRI JUAL ORAM: Will the Minister of 
DEFENCE be pleased to state: 

(a) whether the Govemment proposes to set up new 
defence production units during the Eleventh Defence 
Plan; and 

(b) if so; the details thereof, State-wise and location-
wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
DEFENCE (RAO INDERJIT SINGH): (a) There Is no 
proposal at present to set up a new Defence production 
unit during the 11th Defence Plan. 

(b) Does not arise. 

{Translslion} 

Expan.lon and Development of 
Mobile Telephon .. Service 

1297. SHRI TUKARAM GANPAT RAO RENGE PATIL: 
Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

(a) the population and the area covered under Mobile 
Telephone service in the country including Maharashtra; 

(b) the details of the proposals under consideration 
of the Govemment regarding expansion and development 
of Mobile Telephone service in the country including 
Maharashtra; and 

(c) the action taken in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI JYOTIRADITYA M. SCINDIA): (a) to (c) Sir, 297 
Licenses for providing mobile telephone service in various 
parts of the country have been Issued till date which 
include 13 in Maharashtra service area and 12 licenses 
in Mumbai service area. For the purpose of providing 
mobile services, the country is divided into 22 service 
areas encompassing entire geographical coverage and 
population. As on 30th September, 2008, the total number 
of mobile phones working in the country are 31,53,11,901 
which included 2,50,47,312 mobile subscribers in 
Maharashtra service area and 1,58,07,209 mobile phones 
in Mumbai service area. As on 30.09.2008, the All India 

mobile phone teledensity in Maharashtra service area i~ 

27.60% and in Mumbai service area 79.92%. As per the 
terms and conditions of the Mobile Service Licenses, the 
licenses have to cover atleast 10% of the district 
Headquarters (DHCs) in the first year and 50% of the 
District Headquarters within three years of effective date 
of Licence. The licensee is permitted to cover any other 
town in a district In lieu of the District Headquarters. The 
choice of district Headquarterltowns to be covered and 
further expansion beyond 50% District headquarters!towns 
lies with the Licensee depending on their business 
decision. There is no requirement of mandatory coverage 
of rural areas. 

/English} 

Target for Export of Textile. 

1298. SHRI L. RAJAGOPAL: Will the Minister of 
TEXTILES be pleased to state: 

(a) whether the Govemment has fixed any target for 
export of textiles during 2008-09; and 

(b) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOYAN): (a) and (b) Yes, 
Sir. The Govemment has fixed the target for export of 
textiles during 2008-09 at 20% over the actual 
performance in 2007-08. The export of textiles and clothing 
aggregated to US$ 21.46 billion in 2oo7-oB, and the target 
In real terms for the current year is thus fixed at US $ 
25.75 billion. 

fT ranslsh'on} 

Vacant Posta In Postal Department 

1299. SHRI AVINASH RAI KHANNA: Win the Minister 
of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether some posts of various categories are 
lying vacant in the Department of Posts; 

(b) if 80, the details thereof, category-wise and the 
reasons therefor; and 

(c) the steps takenlbeing taken by the Govomment 
to fill up all the vacant posts? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI JYOTIRADITYA M. SCINDIA): (a) Yes, Sir. 

(b) The category-wise vacant posts in the Department 
of Posts is as under:-

Group 'A' Group '8' Group 'C' Group '0' Total 

101 2053 36759 8400 47313 

The posts are lying vacant as filling up of direct 
recruitment vacancies is a time consuming process as 
certain prescribed pre-requisite procedure have to be 
followed before resorting to direct recruitment in any grade 
such as approval of Screening committee, clearance from 
the surplus cell, reporting of vacancies to Union Public 
Service Commission/Staff Selection Commission, 
conducting examination by the various nodal agencies, 
verification of character and antecedents of persons 
recommended for appointment etc. The posts are also 
lying vacant for the reason that either the vacancies have 
become available recently or the nominations of 
candidates for direct recruitment are awaited from Union 
Public Service Commission/Staff Selection Commission or 
officers ordered to be promoted are in the process of 
taking over the charge. 

(c) The vacant posts are either to be filled up by 
promotion or by direct recruitment according to the 
provisions contained in the relevant Recruitment Rules. 
The Departmental Promotion Committee meetings are 
being held regularly to fill up the vacancies by promotion. 
Departmental Examinations are also being held as per 
schedule to fill up promotional posts wherever 
Departmental Examinations are being also being held as 
per schedute to fill up promotional posts wherever 
Departmental Examinations are prescribed. The direct 
recruitment are being filled up as per the policy laid down 
by the Government. 

Stock of Foodgralns and Agro Products 

1300. SHRI RAGHUVEER SINGH KOSHAL: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) the stocks of foodgrains and other agro-products 
at present, State-wise and crop-wise; 

(b) the details of said stocks held by the Govemment 
and private companies, separately; and 

(c) the details of the above stocks held for more 
than three years? 

THE MINISTER OF STATE IN THE MINISTRY 'OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
to (c) The information is being collected and will be laid 
on the Table of the House. 

[English} 

Postage Stamps 

1301. SHRI G.M. SIDDESWARA: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) the role of postage stamps in publicising Indian 
heritage in the world through philately; and 

(b) the details of the commemorative postage stamps! 
mail materials issued during the last two years and the 
current year depicting past glory of India? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI JYOTIRADITYA M. SCINDIA): (a) Indian Postage 
Stamps provide a kaleidoscopic glimpse of our historical 
and natural heritage and the rich diversity of our culture 
and traditions. Covering a wide range 01 themes, the 
stamps also commemorate important national and 
International events, the contributions of renowned 
personalities and institutions and our achievements in 
various fields like sports, arts, science and teChnology 
etc. These stamps are very popular among philatelists as 
well as common public. 

Diversity of Indian culture, heritage. Nature etc, is 
depicted on commemorative/Definitive postage stamps. 
The publicity is given by organizing Philately festivals, 
Philately exhibitions, holding philately Quiz, seminar etc. 
Philately exhibitions are hetd in abroad where India post 
participate and sale its .stamps and through these philately 
exhibitions wide publicity spread of Indian culture heritage 
and its glory. 

(b) Commemorative postage stamps/mail materials 
issued during the past two years and current year is as 
under:-

Year 2006 

1. Indo-Cyprus Joint Issue 

2. Kurinji 
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3. The Vellora Mutiny 1806 

4. Indo-Mongolia Joint Issue 

5. Endangred Brids of India 

6. Himalayan Lakes 

(a) State Lake-ArUllachal Pradesh 

(b) Chandratal-Himachal Pradesh 

(c) Roop Kund Lake-Uttaranchal 

(d) Changu Lake-Sikkim 

(e) Tsomo Riri Lake-Ladakh, Jammu and 
Kashmir 

7. 150 Vears of Field Post Office 

8. Sandalwood (Fragrance Stamp) 

Vear 2007 

1. Fragrance of Roses 

(a) Bhim 

(b) Delhi Princes 

(c) Jawahar 

(d) Neelam 

2. Fairs of India 

(a) Goa Carnival 

(b) Pushkar Fair 

(C) Sonepur Mela 

(d) Boul Festival 

3. 2550 Years of Mahapanniravana ot Buddha 

4. National Parks 01 India 

(a) Mutlurnallll. Tamil Nadu 

(b) Penyar. Kerala. 

(c) Bandipur, Kamataka 

(d) Kaziranga. Assam 

(e) Bandhavgarh. Madhya Pradesh 

5. 150th Anniversary of First War of Independence 

6. Landmark Bridges of India 

(a) Howrah Bridge 

(b) Mahatma Gandhi Sethu 

(c) Pamban Bridge 

(d) Vidyasagar Sethu 

7. Centenary of Satyagraha 

8. Platinum Jubilee of Air Force 

9. 4 GR-150 Vears of Raising 

10. Snows Basilica Church 

Ve.r 2008 

1. Endemic Butterflies of Andman and Nicobar 

2. Civil Services Day 

3. Tata Steel 

4. Jasmine (Fragrance Stamp) 

5. Indo-China Joint Issue 

6. Aldabra Giant Tortoise 

7. Games of XXIX Olympiad 

8. Festivals of India 

(a) Dusshara 

(b) Dlwali 

(c) Durgapuja 

9. Commonwealth Vouth Games at Puna 

10. Post Office 

11. Commonweallh Games 2010 Welcome to Deihl 

Mobile Number Portability 

1302. SHRI E.G. SUGAVANAM: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGV 
be pleased to state: 

(a) whether the Govemment has any proposal to 
introduce Mobile Number portability (MNP) in the country; 

(b) if so. the details thereof; 
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(c) the time by which it is likely to be introduced; 

(d) whether the Govemment propose to extend this 
facility to all parts of the country; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND .INFORMATION TECHNOLOGY 
(SHRI JYOTIRADITYA M. SCINDIA): (a) to (e) Yes, Sir. 
Government has decided to introduce Mobile Number 
Portability (MNP) In each intra Licensed Service Area of 
the country. On 1st August, 2008, Govemment has issued 
the Guidelines for award of MNP service licence(s). As 
per the guidelines, MNP is to be implemented in all 'Metro' 
and Category • A' service areas within six months of the 
award of the licence and in rest of the service areas 
within one year of the award of the licence. 

Payment by Sugar Milia 

1303. SHRI M. APPADURAI: Will the Minister of 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) whether many sugar mills in the country are not 
paying the price for sugarcane as fixed by the 
Govemment and delaying the harvestllifting of sugarcane 
from the fields causing 10IJses to the farmers; 

(b) if so, the details thereof and the reasons therefore; 
and 

(c) the remedial steps taken by the Govemment in 
this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) and (b) The Central Govemment, in exercise 
of the powers conferred by the Sugarcane (Control) Order, 
1966, fixes the Statutory Minimum Price (SMP) of 
sugarcane payable by sugar factories to sugarcane 
farmers for the sugarcane supplies by them in a season. 
It has received no report either about non-payment of 
SMP of sugarcane or about sugar factories delaying the 
harvesting/lifting of sugarcane from the fields. 

(c) Does not arise. 

BI .. lpur Irrigation Project 

1304. SHRI SUBHASH MAHARIA: WiD the Mlniater 
of WATER RESOURCES be pleased to state: 

(a) whether the Govemment of Rajasthan has sent 
any proposal to the Union Govemment to include Bisalpur 
Irrigation Project under the Central Command Area 
Development Scheme; and 

(b) if so, the reaction of the Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a> and (b) Yes, Sir, the Govemment of India 
has included Bisalpur Irrigation Project tor implementation 
under Command Area Development and Water 
Management (CADWM) Programme. 

Marine F1ahertea 

1305. SHRI M.P. VEERENDRA KUMAR: Will the 
Minister of AGRICULTURE be pleaaed to state: 

(a) whether any study has been conducted by the 
Govemment to find the Impact of elimate change on 
marine fisheries; and 

(b) If so, the details and outcome thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
Yes, Sir. The Central Marine Fisheries Research Institute 
(CMFRI), Kochi under the Indian Council of Agricultural 
Research (ICAR) is conducting studies on the Impact of 
climate change on marine fisheries throug~ the ICAR 
Network Project on 'Impact, Adaptation and Vulnerability 
of Indian Agriculture to Climate Change'. 

(b) The following observations have been made under 
this study:-

• Any conspicous reduction in fish catch has not 
been noticed. 

• Extension of northem boundary of major marine 
fishes such as oil sardine and Indian Mackerel 
has been detected with the riM in sea water 
temperature indicating that these fishes have 
extended their territory from the coastal waters 
of Kerala and Kamataka to Maharashtr. and 
Gujarat. 
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The spawning season of threadfin bream is 
observed to be shifting more towards cooler 
months with the rise In sea water tempreature. 

• Abundance of plankton is also observed to be 
shifting more towards cooler months with the 
rise in sea water temperature. Frequent 
bleaching of corals with the rise in sea water 
temperature. 

• Frequent bleaching of corals with the rise in 
sea water temperature will affect the coral reefs 
that will indirectly aHect the reef-dependent 
fisheries. 

Production of Sugar 

1306. SHRI P.S. GADHAVI: 
SHRI MUNSHI'RAM: 

Will the Minister of CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be pleased to state: 

(a) the total quantum of sugar produced by the Co-
operative and Public Sector sugar mills during each of 
the last three years and the current year separately; 

(b) the quantum of sugar Imported and exported by 
the Govemment during the said period alongwlth the 
foreign exchange spanton the said Import; and 

(c) the quantum of sugar proposed to be exported 
during the ensuing sugar season? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) The total quantum of sugar produced by the 
Co-operative and Public Sector sugar mills during 2005-
06, 2006-07 and 2007-08 sugar years (upto 22nd Sept., 
2008) are as follows:-

(aty. in lac tons) 

Sugar year (October·September) Cooperative Public 

2005-06 90.14 10.39 

20()6.07 132.12 14.78 

2007·08 (upto 22nd Sept., 08) 130.41 1'.n 
The current sugar year 2008-09 has started on 15t 

October, 2008. Information pertaining to sugar produced 
in the month of October, 2008 is not available. 

(b) The Central Govemment has not Imported or 
exported sugar during the last three sugar years on Its 
account. 

(c) As the Central Government in 2008-09 sugar 
season does not arise. 

(Translation} 

Facllltl.. to Gallantry Award Winner. 

1307. SHRI HARIKEWAL PRASAD: 
SHRI SHAILENDRA KUMAR: 
SHRI V.K. THUMMAR: 

Will the Minister of DEFENCE be pleased to state: 

.(a) the number of persons to whom gallantry awards 
have been given during the last three years; 

(b) whether the families of the recipients of gallantry 
awards have complained regarding non-providing of 
facilities under the awards; 

(c) if so, the details thereof and the reuons therefor; 

(d) the reaction of the Government thereto; 

(e) whether the Government proposes to hike the 
allowances to the families of the recipients in view of the 
Report of Sixth Central Pay Commission for the 
employees; and 

(f) if so, the details thereof? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): 
(a) to (f) The number of persons to whom gallantry awards 
have been given during last three years is as under: 

2006 

2007 

2008 

221 

255 

265 

Disposal of the representations/grievances of the 
gallantry awardees and their families, as and when 
received, is a continuous process within the Ministry of 
Defence by coordinating with the concerned authorities 
for timely redressal of their grievances. The monetary 
allowance attached to various ganantry awards has been 
increased by 100% by the Government of India with effect 
from the 14th May, 2008. 
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{English} 

VI,lt of Defence Mlnllter to USA 

1308. SHAIMATI JAYAPRADA: 
SHRI MOHAN SINGH: 
SHRI C.K. CHANDRAPPAN: 
SHRI GURUDAS DASGUPTA: 
SHRI ASADUDDIN OWAISI: 

Will the Minister of DEFENCE be pleased to state: 

(a) whether the Minister of Defence had recently 
visited USA and held discussions with his counterpart on 
issues of defence procurement; and 

(b) if so, the detaUs thereof including the Ilreas of 
cooperation agreed to during the discussions? 

THE MINISTER OF DEFENCE (SHRI AK ANTONY): 
(a) Yes, Sir. A delegation led by Raksha Mantri visited 
USA between 07-10 September 2008 In response to an 
invitation extended by Dr. Robert Gates, US Secretary of 
Defence during his visit to India in February 2008. 

(b) During the meeting between RM and Secretary 
Gates, ongoing defence cooperation matters were 
discussed. 

[Translalion} 

Production of Flowers 

1309. DR. DHIRENDRA AGARWAL: 
SHRIMATI SANGEETA KUMAR I SINGH DEO: 
SHRI ANURAG SINGH THAKUR: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) the details of production of flowers recorded In 
the country during the lut three years and the current 
year, State-wise; 

(b) the funds provided by the Union Govemment for 
the purpose during the said period, State-wise; and 

(c) the steps taken by the Govemment to increase 
production of flowers in the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): 
(a) The State-wise details of production of flowers 
recorded in the country during the lut three yeers Is at 
Statement-I. 

(b) The funds provided by the Union Govemment for 
the purpose during the said period State-wise is ai 
Statement II. 

(c) The Govemment of India Is implementing two 
Centrally Sponsored Schemes viz., National Horticuhure 
Mission and Technology Mission on Integrated 
Development of Horticulture in North eastem Statea, 
Slkklm, Uttaranchal, J&K and Himachal Pradesh (TMNE) 
and is providing financial auistance for the development 
of horticulture crops including flowers. Assistance Is also 
provided for creating infrastructure facilities such has 
nurseriea, community tanks, installation of drip system, 
tissue culture units, protected cultivation, vermi-compost 
units etc. which help in Improving production and 
productivity of flower crops. 

Ststem.nt I 
The State-wise detaIls of production of flowers recordtld in the counlty during ~ lasl thfWI )ellrs 

StatelUT's Year (2005-06) 
Flowers 

A P 

Loose 

2 3 

Andaman & Nicobar Island 0.006 

Andhra Pradesh 17.507 88.806 

A 
CUi 

4 

2.537 

67.070 

Year (2006-07) 
Flowers 

A 
Loose 

5 6 

0.006 

21.664 116.238 

A=Area In OOO'ha 
P (loose flowers)= Production in 000' MT 

P (Cut flowers).Production in (Iakh noa) 

Year (2007~) 
Flowers 

P A P 
Cut looIe Cut 

7 8 9 10 

2.540 0.006 2.540 

65.B70 23.520 126.264 67.820 
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2 3 4 5 6 7 8 9 • 10 

Bihar 0.200 2.300 10.600 0.200 2.300 10.600 0.200 2.300 10.600 

Chhattisgartl 1.551 3.302 ,2.030 7.839 2.233 8.623 

Daman & Diu 0.002 0.007 0.002 0.007 0.002 0.007 

Delhi 5.500 5.670 1038.200 5.500 5.700 1038.000 5.500 5.700 1038.00 

Gujarat 7.118 42.182 4392.000 8.417 49.500 5063.000 8.417 49.500 5063.000 

Haryana 5.400 26.300 622.300 622.700 5.648 52.149 1404.040 64.547 1150.000 

Himachal Pradesh 0.407 3.010 434.350 0.584 3.630 530.750 0.584 3.830 530.750 

Jammu and Kashmir 0.332 1.343 217.900 0.330 1.342 218.000 0.330 1.342 21aooo 

Karnataka 21.100 156.200 5239.000 21.692 161.055 5284.000 22.342 169.124 5550.000 

Madhya Pradesh 3.667 2.000 2.496 1.400 3.815 2.000 

Maharashtra 9.436 56.078 3410.000 14.780 88.900 4n4.OOO 16.744 69.452 5726.000 

Manipur 0.500 0.701 0.500 0.701 0.500 0.701 

Mizoram 0.036 0.000 17.964 0.042 0.000 30.910 0.045 0.000 36.587 

Nagaland 0.000 0.000 0.000 0.000 0.000 0.000 0.019 0.000 16.500 

Orissa 0.590 1.795 129.640 0.590 1.795 129.640 0.690 1.795 129.640 

Pondicherry 0.475 2.669 0.326 2.672 0.326 2.672 

Punj8b 0.800 4.100 1.000 5.600 1.000 5.800 

Rajasthan 3.008 2.255 4.290 6.616 4.290 6.175 

Sikkim 0.103 33.100 0.120 33.800 0.120 33.800 

Tamil Nadu 24.750 202.000 26.730 218.057 27.n9 226.n9 

Uttar Pradesh 8.250 12.180 3668.000 8.392 12.341 3748.000 8.407 12.359 3752.000 

Unranchal 0.558 0.358 575.000 0.710 0.461 1229.736 0.900 0.697 1455.450 

West Bengal 17.886 42.292 9347.900 18.560 43.680 12966.000 18.700 44.170 13100.000 

Total 129.182 655.548 29205.961 144.589 781.983 36526.886 152.069 803.437 37882.687 

Source: National Horticulture Board 
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Statement " 

The Funds provided by lhe Union Govsmmtlnl for Flower CulliVlltion 
dun'ng /he /ssl three )IfNl15 to /he 8MItIs 

2005·06 2006·07 

2 

Andman and Nicobar Islands 2.61 

Andhra Pradesh 39.60 280.08 

Arunachal Pradesh 208.00 169.00 

Assam 114.40 125.00 

Bihar 9.96 480.11 

Chhattisgarh 39.86 186.00 

Delhi 34.32 

Goa 2.97 7.43 

Gujarat 382.34 321.79 

Haryana 186.45 120.91 

Himachal Pradesh 52.00 66.65 

Jammu and Kashmir 39.00 78.00 

Jharkhand 158.20 92.00 

Karnataka 240.89 562.94 

Kerala 10.50 38.27 

Madhya Pradesh 58.00 242.00 

Maharashtra 243.80 716.56 

Mampur 164.84 124.15 

Meghalaya 163.15 494.00 

Mizoram 370.89 279.50 

Nagaland 134.94 312.00 

Orissa 532.15 197.80 

Punjab 76.36 

Rajasthan 105.61 133.06 

394 

(Rs. In lakha) 

2007-08 

3 

146.50 

182.00 

325.00 

149.18 

99.91 

218.63 

40.30 

89.SO 

34.13 

683.14 

34.98 

240.63 

490.00 

41.60 

197.60 

156.00 

3n.00 

327.16 

45.51 

70.95 
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Sikkim 324.22 

Tamil Nadu 96.36 

Tripura 158.60 

Uttar Pradesh 410.05 

Uttarakhand 39.00 

West Bengal 255.72 

Total 4617.86 

{English} 

Lo.... to Cotton Crop 

1310. SHRI NAND KUMAR SAl: 
SHRI SUGRIB SINGH: 
SHRI KISHANBHAI V. PATEL: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) whether Cotton Crop has been adversely affected 
by early rains and floods in various parts of the country 
during the current season; 

(b) if so, whether the Government has made any 
assessment to evaluate the loss suffered to cotton crops 
in the country; 

(c) if so, the details thereof, State-wise; and 

(d) the remedial steps taken by the Government in 
this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER O~ STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): 
(a) to (d) As per information received from cotton growing 
State. There is no production loss to the cotton crops 
due to early rains and floods In various parts of the 
country during the current season except in the State of 
Andhra Pradesh, Kamtaka, Maharashtra and GUJarat. 

The details as per the assessment made by these 
State are as under: 

2 3 

403.00 534.00 

249.47 307.73 

78.00 265.13 

810.96 

87.05 12.25 

301.72 104.55 

6163.42 5984.34 

Andhra Prade.h 

The cotton area with a production loss of more than 
50% is reported to be 26314 hectare affecting 53219 
small & marginal and 2434 other farmers. 

The cotton area to the extent of 14282.12 hectare is 
affected with an estimated financial loss of Rs. 7.764 
crores. Farmers were advised to drain out the excess 
water and also to top dress the crop with urea for the 
recovery of the affected crop. 

Maha .... htra 

The cotton area of 1588.64 hectare has been 
affecting due to heavy rains and floods during July and 
August 2008. 

GuJ.rat 

The cotton area of 1 .26 lakh hectare has been 
affecting due to rains and flood in the State. 

Besides advisories given to farmers to mitigate Iosees, 
the Government has also taken other remedial steps in 
this regard. The affected small & marginal ar1d other 
farmers whose cotton crop suffered with a production 
loss of more then 50% are entitled for reU.f from Calamity 
Relief Funds (CRF) as per the norms and conditions of 
the Scheme. The farmers are also entitled for 
compensation under National Agricultural Insurance 
Scheme (NAIS) who have ensured their cotton crop 
against natural calamities. 
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Aura' GOdown. 

1311. SHRI PARSURAM MAJHI: 
SHRI JUAL ORAM: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) the nonna prescribed for construction of rural 
godowns; 

(b) whether the said norms are being strictly followed 
in the construction of new godowns; 

(c) if not, the reasons therefor; 

(d) the total number of rural godowns in the country 
alongwlth the number of godowns built during Tenth Plan 
Period, State-wise; and 

(e) the number of godowns proposed to be 
constructed during the Eleventh Plan alongwith the funds 
allocated for the purpose? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
The Operational Guidelines of the Central Sector scheme 
of ConstructionlRenovation of Rural Godowns being 
implemented by the Ministry of Agriculture provide that 
the Rural Godowns built under the scheme shall be 
structurally sound on account of engineering considerations 
and functionally suitable to store the agricultural produce. 
The general conditions for scientific construction are as 
follows: 

(i) The construction of godown shall be as per 
Central Public Works Department/State Public 
Works Department specifications or any other 

standard specifications laid down in this behalf. 
The godown shall be property venWated, shall 
have well fitted doors, windows and ventilators 
and shall be waterproof (control of miosture from 
floor, walls and roof etc.) 

(II) The godown structure shall have protection from 
rodents. 

(iii) The godown shall have protection from birds 
(windowslventilators with jail). 

(Iv) The openings of godown such as doors, 
windows etc. shall be designed in such a 
manner that the godown can be seled for 
effective fumigation etc. 

(v) The godown complex shall have an easy 
approach road, pucca intemal roada, proper 
drainage, arrangements for effectiVe control 
against fire and theft and also have 
arrangements for easy loading and unloading of 
stocks. 

(b) and (c) The construction norms prescribed under 
the above scheme are strictly fOllowed. Before release of 
the final subsidy, a Jotnt Monitoring Committee consisting 
of members from the funding baRk, National Bank for 
Agriculture and Rural Development (NABARD) and 
Directorate of Marketing and Inspection, Faridabad 
physlcatly verifies the status of rural godown constructed 
under the scheme in comparison the norms prescribed In 
operational guidefines of the scheme. 

(d) 14368 rural godown projects having a capacity of 
182.18 lakh MTs have been sanctioned .11 over the 
country by NABARDINational Cooperative Development 
Cooperation. A statement Indicating the State-wise 
progress is enclosed. 

(e) A target for creation of 90 lakh MT capacity with 
a Central allocation of As. 450 crores hu been approved 
during XI Plan. 

Statement 

Statement showing Progress of Rural Godown Scheme 

(Position 8S on 31.03.2007) 

Sanclionedby Sanctioned by N:DC Sanctioned by NCDC ToIII 
NABARO (New) (Renovation) 

2 3 4 5 6 (3 10 5) 

S1.No. State No. of CapaciIy No. 01 CapadIy No. ~ Capay in No. 01 Capacity in 
proJects in tomes PfOIICIB III IIImeI /IfOiICII tomes pIOf8CII tomes 

1. Andhra Pradesh 627 2573709 57 10300 51 4750 735 2588759 

2. Arunachal Pradesh 945 0 0 0 0 945 
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2 3 4 5 6 (3 to 5) 

3. Assam 119 147688 650 0 0 120 148338 

4. Bihar 13 48267 2n 28750 2 500 292 n517 

5. Chhatisgarh 181 550797 64 257500 0 0 245 808297 

6. Gujarat 1836 586543 32 93600 19 19000 1887 699143 

7. Haryana 169 1274857 74 11300 104 230917 347 1517074 

8. Himachal Pradesh 0 0 31 3600 0 0 31 3600 

9. Jammu and Kashmir 100 1950 0 0 2 2050 

10. Kamataka 1150 962317 51 19050 2 240 1203 981607 

11. Kerala 23 16346 34 10400 8 1570 65 28316 

12. Madhya Pradesh 895 1754858 165 93050 120 72616 1180 1920524 

13. Maharashtra 1298 1452352 32 178500 129 261300 1459 1892152 

14. MeghaJaya 2 9600 34 3450 3 300 39 13350 

15. Nagaland 4000 4 700 0 0 5 4700 

16. Orissa 1n 375053 0 0 0 0 1n 375053 

17. Punjab 3256 3165049 14 1790 213 n1950 3483 3938789 

18. Rajasthan 198 199070 131 65050 116 11600 445 275720 

19. Tamil Nadu 46 129949 99 36450 185 26950 330 193349 

20. Uttar Pradesh 146 975470 90 179100 693 955468 929 2110038 

21. Uttarakhand 45 97447 22 17950 4 18800 71 133997 

22. West Bengal 1208 448233 91 9100 15 2350 1314 459683 

23. UTs 0 0 01 4000 0 0 4000 

24. NAFED 0 0 06 30800 0 0 6 30800 

25. NCCF 0 0 01 10000 0 0 10000 

Total 11392 14n2650 1312 1067040 1664 2378111 14368 18217801 

Expenditure on Trenaportatton of Foodgrelna transportation of foodgrains to storage godowns and from 
thereto the distribution centres; 

1312. SHRI FRANCIS FANTHOME: Will the Minister 
(b) if so. the details thereof during each of the last of CONSUMER AFFAIRS. FOOD AND PUBLIC 

DISTRIBUTION be pleased to state: 
three years; 

(c) whether the foodgrains are also reported to have 
(a) whether heavy expenditure is incurred on been lost during transportation and storage; 
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(d) If so, the total quantity and value of foodgrains 
so lost during the said period; and 

(e) the measures taken by the Government to check 
such wasteful expenditure and loss of foodgrains? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH. PRASAD 
SINGH): (a) and (b) The expenditure incurred by FCI on 
transportation of foodgrains during last three years is as 
under:-

Year Expenditure (Rs. in crores) 

2005-06 2644.44 

2006-07 3002.12 

2007-08 3147.42 

(c) Yes. 

(d) The quantity and value of foodgrains lost during 
the last three years is as under:-

Year 

2005-06 

2006-07 

2007-08 

Year 

2005-06 

2006-07 

2007-08 

T,.nsi/ Losstls 

Loss of Quantity 
(in lakh tonnes) 

1.51 

1.26 

1.15 

Storage Losstls 

Loss of Quantity 
(in lakh tonnes) 

1.17 

1.36 

1.30 

Value of 1088 

(Rs. in crores) 

143.00 

130.09 

135.79 

Value of loss 
(Rs. in crores) 

133.87 

152.84 

163.00 

(e) A number of measures have been taken by Fel 
to reduce the transit and storage losses. The details are 
given in th~ Statement. 

SttlpS Tllktln to RBductJ/Confllin Sto~ 
lind Trsnsit LOSStIs 

1. Physical measures like Installation of barbed wire 
fencing of the boundary walls, provision of street 
lights tor illumination of godowns and proper 
locking of the sheds are taken to secure the 
godowns. 

2. Security staff of FCI as well a. other Agencies 
like Home Guards, Special Police Officers are 
deployed for safety of the stocks. 

3. Deployment of Central Industrial Security Force 
and State Armed Police has been done at some 
depotslgodowns, which are vulnerable. 

4. Security Inspections as well as surprise checks 
of the Depots are conducted from time to time 
at various levels to detect and plug the aecurlty 
lapses. 

5. Adoptlon of 50 kg packing In a phased manner 
to avoid use of hooks. 

6. Double line machine stitching of bags. 

7. Periodical prophylactic and curative treatment of 
stocks, as prescribed. 

8. Streaminlng of procedure and documentation for 
transparency and accountability In operations at 
each level. 

9. Special Squad checking .t Mlected rall-he.da, 
transshipment and dieetinatlonldllpatch centres. 

10. Identification of vulnerable points. 

11. In~ion of Depots by Senior Officers of the 
HQs Executive Directors (Zone)/General 
Managers (Region)/Area Managers. 

12. Inspection and monitoring of calibration of welgh-
bridges. 

13. Maintaining priority list for Issue of stocks 
observing the FIFO principle. 

14. Proper weighment and accounting at the time 
of receipt and issue. 

15. Undertaking pre monsoon fumigation. 

16. Improvement in dunnage material. 
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17. Movement of foodgrain. from one place to 
another by safe means i.e. normally covered 
wagons etc. 

18. Ensuring proper quality checking of foodgralns 
at the time of procurement. 

19. Ensuring that all FCI owned god owns are 
constructed and maintained on scientific lines 
for storage of food grains. 

20. For controlling transit losses in movement of 
foodgrains by rail, there is involvement of third 
private party (Insurance Agency) whose 
representatives checks the quantity' of stocks 
before dispatch by Rail and also after unloading 
from the wagons upto weighment of stocks at 
the time of taking over of such stocks by 
receiving ends. Therefore, the chances of 
pilferage during transit have been reduced. 

21. Providing escorts while transporting foodgrains 
from Depot to Rail head & vice-versa. 

22. Transfer of officials whose integrity is found 
doubtful as per existing Instructions. 

Besides above, the following other preventing 
measures are being taken for reducing storage and transit 
losses: 

(a) Component-wise analysis of storage losses, i.e. 
losses occurring due to loss of moisturelthett 
and pilferage/other reasons. 

(b) Detailed analysis of transit losses for identification 
of areas of improvements. 

(c) Analysla of reasons leading to delay In carrying 
out investigations In storage and transit loase •. 

(d) MonitOring/reviewing of storage and transit losses 
at higher levels in the FCI Headquarters in 
consultation of Chief Vigilance Officer. 

jTrsnslllllonj 

Setting up of Aural Telephone t;Jchangee 
"!' 

1313. SHRI GIRIDHARI YADAV: WiD the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) whether the Government has set up rural 
telephone exchanges In the country including in the State 
of Bihar; 

(b) if so, the details thereof during the last three 
years and the current year State-wise; and 

(c) the total number of applications for telephone 
connections in the waiting list in the country, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI JVOTIRADITYA M. SCINDIA): (a) V •• , Sir. 

(b) A statement indicating Circle-wise details of rural 
telephone exchanges set up in the country Including in 
the State of Bihar during the last three years and the 
current year are given Statement I. 

(c) A statement indicating Circle-wise number of total 
applications for telephone connections in the waiting list 
in the country are given in Statement II. 

St.tement I 

Circle-wise dBtails of rursl telspl10ne exchanges sst up in the counlty Including in IfNI 
Slate of Bihar during the last thleS yeatS and the cunsnt yssr 

SI.No. Name of circle 2005-06 2006"()7 2007-08 1.4.2008 to Sept. 08 

2 3 4 5 6 

1. Andman an::! Nlcobar 

2. Andhra Pradesh 173 41 254 35 

3. Assam 2 



405 AGRAHA¥ANA 19, 1930 (s..t.) 401 

2 3 4 5 6 

4. Bihar 6 27 16 2 

5. Chhanisgarh 

6. Gujarat 3 

7. Haryana 54 50 

8. Himachal Pradesh 29 35 49 20 

9. Jammu and Kashmir 2 6 

10. Jharkhand 7 3 

11. Karnataka 18 

12. Kerala 12 16 2 

13. Madhya Pradesh 

14. Maharashtra 6 

15. North-Eaat-I 48 7 8 

16. North East-II 4 6 

17. Orissa 3 5 

18. Punjab 

19. Rajasthan 

20. Tamilnadu 
3 

21. Uttaranchal 

Utter Pradesh (E) 
8 

22. 

23. Utter Pradesh(W) 

24. West Bengal 
10 

25. Kolkatta 

26. Chennai 81 4 

342 250 402 73 
Total 
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Cltatl-wistl numbtlr of tol.1 spplatlons for ItI/tIphontI 
CDnntlCllons in thtI w.hing Iisl In thtI countty 

SI. No. State 

1. Andman and Nicobar 

2. Andhra Pradesh 

3. Assam 

4. Bihar 

5. Chhattiagarh 

6. Gujarat 

7. Haryana 

8. Himachal Pradesh 

9. Jammu and Kashmir 

10. Jharkhand 

11. Kamataka 

12. Kerala 

13. Madhya Pradesh 

14. Maharashtra 

15. North-East-I 

16. North East-II 

17. Oriasa 

18. Punjab 

19. Rajasthan 

20. Tamilnadu 

21. Uttaranchal 

22. Utter Pradesh (E) 

23. Utter Pradesh (W) 

24. West Bengal 

25. Kolkatta 

26. Chennai 

Total 

2005-06 

108 

2661 

157 

34030 

11 

2535 

1332 

9203 

3126 

48 

16454 

23203 

1908 

19043 

80 

76 

2782 

161 

3082 

nee 
69 

9217 

82 

34308 

o 
o 

171444 

/EngI/$h} 

Management of EPF 

1314. SHRI BASU DEB ACHARIA: Will the Minister 
of LABOUR AND EMPLOYMENT be pleased to state: 

(8) whether some Trade Unions have opposed the 
decision of Board of Employees' Provident Fund 
Organisation to appoint some fund management 
companies to manage the employees provident fund; and 

(b) if 80, the details thereof and the reaction of the 
Govemment thereto? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES): (a) and (b) Representations have been 
received from Trade unions opposing selection of Asset 
Management Companies as Portfolio Managers of EPF 
Funds. 

In order to have greater efficiency and lower cost of 
fund management and for optimization of retums on 
investment of PF money, Central Board of Trustees (CBT) 
of Employees' Provident Fund, In its 181· meeting held 
on 24.1.2008 gave Ita approval for appointment of more 
than one fund manager and EPFO· began a detailed 
exercise for It. The Selection of the Portfolio Managers 
has been done through an objective, fair and transparent 
proceaa and was duly approved by the Central Board of 
Trustees, EPFO In Its Special Meeting held on 29.7.2008. 
Formal Portfolio Management Agreement has been 
entered into with the selected portfolio managers and 
they have started managing the fund, from 17.9.2008 
onwards. 

Plantation of Palm T ..... 

1315. SHRI HANSRAJ G. AHIR: 
SHRI GANESH SINGH: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) whether the Govemment proposes to promote 
plantation of palm trees keeping In view the expenditure 
being incurred on import of edible oUs; 
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(b) if so, whether advance quality seeds and 
seedlings are being developed to suit the Indian climatic 
conditions and also there is any proposesl to promote 
plantation of palm trees on suitable land on s8a shores; 
and 

(c) if so, the details of the steps takenlto be taken 
by the Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): 
(a) In order to augment the domestic availability of edible 
oils, Government of India is already implementing a 
Centrally Sponsored Integrated Scheme of Oilseeds. 
Pulses, Oil Palm and Maize (ISOPOM) for increasing area 
under oil palm cultivation in 10 States which have potential 
to grow oil palm in the country. 

(b) and (c) National Research Centre for Oil Palm 
(NRC·OP) of India Council of Agricultural Research has 
developed high yielding hybrids which are suitable for oil 
palm growing areas. However, the cultivation of oil palm 
is not recommended for sandy and saline soils of sea 
shores. The NRC-OP also distributes the progenies of 
suitable planting material. 

Beside this , the Government of India also provides 
assistance to the States for planting material, cultivation 
inputs, drip irrigation system, diesel pump set, training, 
demonstration etc under ISOPOM. 

Coverage of Ruhtrlya Swe.thya 81ma Yo'ana 

1316. SHAI SHAILENDAA KUMAR: 
SHRI EKNATH MAHADEO GAl KWAD: 
SHRI MADHU GOUD YASKHI: 
SHRI S.I<. KHARVENTHAN: 

Will the Minister of LABOUR AND EMPLOYMENT 
be pleased to state: 

(a) the salient features of the Rashtriya Swasthya 
Bima Yojana; 

(b) the names of the States where the scheme is 
being currenlly implemented; 

(c) the time by which the said scheme is proposed 
to be extended to other States; and 

(d) the number of labourers working in the 
un organised sector to whom smart cards have been 
issued alongwith the number of cards inued since its 
inception, State-wise? 

THE MINISTER OF STATE OF THE MINISTAY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES): (a) The salient features of the Aashtnya 
Swasthya Bima Yojana are as under: 

(i) All the BPL families in' the unorganized sector 
to be covered in five years under the scheme 
starting from 2008-09, all the Stat.. opting for 
the scheme. 

(Ii) Government of India to contribute 75% of the 
annual premium and State Government to 
contribute 25% In case of State In North East 
and Jammu and Kashmir, the premium will be 
shared in the ratio of 90:10 Administrative Cost 
to be borne by the State Governments. 

(iii) Cashless health insurance cover of Rs. 30,0001-
to a family of five trough smart card. 

(iv) All pre-existing diseases to be covered. 

(v) Hospitalisation expenses, taking cara of the most 
of the Illnesses with as least exclusions as 
possible. 

(vi) Transportation cost of Rs. 100/· per viall with 
an overall limit of Rs. 10001- per annum. 

(b) to (d) Till 22.10.2008, 18 State. and one Union 
Territory have initiated the process to implement the 
scheme. Out of these 18 States, 12 States have started 
Issuing smart cards. A statement Indicating the number 
of beneficiaries and smart cards issued In 12 States 
enclosed. 

StIIt.ment 

Number of Beneficiaries and Smatt Carris Issued 

SI.No. 14ame of the Number of Smart carda 
StatelUTs beneficiaries issued 

2 3 4 

1. Bihar 101500 20300 

2. Delhi 198185 39637 

3. Gujarat 719925 143985 
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2 3 4 

4. Haryana 737920 147584 

5. Himachal Pradesh 10175 2035 

6. Jharkhand 13000 2600 

7. Kerala 15640 3128 

8. Maharashtra 4520 904 

9. Punjab 105155 21031 

10. Rajasthan 600616 120123 

11. Tamil Nadu 25500 5100 

12. Uttar Pradesh 21060 4212 

Totai 2553195 510639 

{English} 

Mobile Phone Service In Flights 

1317. SHRI HARIBHAU RATHOD: Will the Minister 
of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether the Government has received requests 
from the Private Airlines for allowing Mobile Services in 
the Aircraft during flights; and 

(b) if so, the details thereof and the reaction of the 
Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI JYOTIRADITYA M. SeINDIA): (a) and (b) Yes, Sir. 
The Government received requests from few Private 
Airlines i.e. MIs Spiceject Limited, MIs Jet Airways (India) 
Limited and MIs Telenor Mobile Aviation for allowing 
Mobile Services in the Aircraft during flights. However, no 
permission was granted to any of the private airlines. 

[TfSf1S/stion} 

o.al for Sale of ALH Dhruv 

1318. SHRI DANVE RAOSAHEB PATIL: Will the 
Minister of DEFENCE be pleased to state: 

(a) whether the Govemment has signed a deal for 
export of Advanced Light helicopter (ALH) 'Dhruv' to 
Ecuador; 

(b) if so, the details thereof; and 

. (c) the total number of Helicopters likely to be 
exported as per the said deal? 

THE MINISTER OF STATE IN THE MINISTRY OF 
DEFENCE (RAO INDERJIT SINGH): (a) to (c) HAL has 
signed a contract on 5th August, 2008 for supply of 7 
Advanced Light helicopter 'Dhruv' to Ecuador. 

[English} 

Norms for Toy Industry 

1319. SHRI UDAY SINGH: Will the Minister of 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) whether the Union Govemment has set up a 
committee to frame safety standards compatible with the 
stringent EN·71 norms applicable in Europe for the 
domestic toy industry; 

(b) If so, the details thereof; 

(c) whether the manufacturers have failed to comply 
with the norms of standards recently issued by Bureau 
of Indian Standards (BIS); 

(d) If so, the details thereof and reasons therefor; 
and 

(e) the steps taken/proposed to be taken to ensure 
compliance of the said standards and production of toys 
which are not harmful for children? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI TASLIMUDDIN): (a) No 
Sir. 

(b) Does not arise. 

(c) to (e) Bureau of Indian Standards (BIS) has 
formulated four Indian Standards prescribing safety 
requirements for toys relating to their mechanical and 
physical properites, flammability requirements, maximum 
acceptable levels of certain elements and electric toys. 
Three of these Indian Standards are technically equivalent 
to the first three parts· of EN· 71 nbrms. Indian standards 
are voluntary In nature. Since BIS has not granted any 
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Certification Licence for toys against these Indians 
Standards, it can not enforce them against manufactures 
01 toys. However, Ministry of Micro, Small and Medium 
Enterprises have set up facilities for testing of toys as 
per Indian Standards at its Testing Centres at New Delhi 
and Mumbai. 

C •• ualtle. of Soldier. at High Altitude. 

1320. SHRI S.K. KHARVENTHAN: Will the Minister 
of DEFENCE be pleased to state: 

(a) whether there have been some casualties of 
soldiers serving at the high altitudes; 

(b) if so, the details thereof for the last three years 
and the reasons therefor; and 

(c) the action taken by the Government to prevent 
the casualties and also to provide congenial atmosphere 
to the soldiers working at high altitudes? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): 
(a) to (c) Data of casualties of soldiers serving at high 
altitudes is not maintained separately. The reasons for 
latal casualties at high altitudes are due to enemy action, 
environmental causes, accidents, high altitude related 
illness etc. Action taken by the Government include 
providing congenial atmosphere for troops working at high 
altitudes In terms of habital infrastructure, clothing, ration 
and welfare measures, training and acclimatization, special 
medical care etc. 

Charges on Spectrum 

1321. SHRIMATI MANEKA GANDHI: Will the Minister 
of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether the Government proposes to charge the 
mobile phone service providers for the spectrum given to 
these mobile phone companies; 

(b) if so, the details thereof; 

(c) the amount on spectrum proposed to be charged 
from the mobile phone companies; 

(d) whether the charging of this amount from the 
service providers will result in increased mobile charges 
for the subscribers; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI JYOTIRADITYA M. SCI NOlA): (a) to (c) Yes Sir. 
Presently the Mobile Phone service 'providers are paying 
spectrum charges based on percentage share of their 
Adjusted Gross Revenue (AGR) are given below. 

Amount of spectrum allotted 
(In MHza) 

UP to 4.4 

Up to 6.2 

Up to 10 

Up t,o 12.5 

Beyond 12.5 

% of AGR 

2% 

3% 

4% 

5% 

6% 

The spectrum charges are reviewed from time to 
time, taking into account various relevant aspects. 

(d) and (e) No Sir. 

National Ralnfed Area Authority 

1322. SHRI BRAJA KISHORE TRIPATHY: Win the 
Minister of AGRICULTURE be pleased to atate: 

(a) whether the Govemment proposes to provide more 
automony to the National Ralnfed Area Authority In order 
to make its functioning more effective; 

(b) if so, the details thereof; and 

(c) the time by which a deCision is likely to be taken 
in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): 
(a) to (c) To provide more atuonomy to the National 
Rainfed Area Authority (NRAA). the Chief Executive Officer 
(CEO) has been declared as a Head of the Department 
in the Department of Agriculture and Cooperation. NRAA 
has also been delegated with enhanced financial powers 
under the provisions of O.M.No. 1(1 E·II (A)/2008 dated 
30th May, 2008 of the Department of Expenditure, Ministry 
of Finance, Government of India. 
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Price. of Fruit. and Vegetable. 

1323. SHRI PRABHUNATH SINGH: Will the Minister 
of AGRICULTURE be pleased to state: 

(a) whether there is an alarming rise in the prices of 
fruits and vegetables in the country recently; 

(b) if so, the reasons therefor; and 

(c) the steps taken to control the prices? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): 
(a) and (b) The movement of monthly Wholesale Prices 
Index (WPI) for fruits and vegetables frbm January, 2008 
to September, 2008, is given below. This shows that the 
fruits and vegetables prices have fluctuated during this 
peri~d. WPI for fruits increased from January 2008 to 
May 2008 and than declined in June 2008 and 
subsequently increased. WPI for Vegetables indicates an 
increasing trend from January 2008 to July 2008 and 
subsequently stated declining. 

Mon/hly WholsssIB Prictl Indsx for Vegstables and Fruits from .January-Sep/ember 2008 

(Base: 1993-94=100) 

2008 

J.a!"uary Feburary March April . May June July August September 

Fruits 250.2 259.1 269.3 265.3 282.0 242.4 244.3 265.0 297.2 

Vegetables 186.8 181.6 203.0 225.6 223.5 240.5 259.8 241.9 240.0 

Source: Office ot the Economic Adviser, Ministry of Commerce & Industry. 

Prices of fruits and vegetables fluctuate depending 
upon the availability and demand. Prices also decrease 
with the new arrivals in the market. 

(c) Some of the measure taken to contain the price 
rise are regular monitoring of prices exports and 
implementation of Market Intervention Scheme by 
Govemment of India for horticultural produce through Its 
agencies. 

01 ..... In Coconut 

1324. SHRI P. KARUNAKAAAN: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the coconut plantations are severely 
affected by Bud Root disease in all parts of Kerala; 

(b) if so, the details thereof; 

(c) whether any study has been conducted by any 
agency to assess the extent of crop loss; 

(d) H so, the details thereof; and 

(e) the programme formulated by the Govemment to 
assist the· farmers in the distressed areas? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER·· OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
and (b) Severe infestation of bud rot disease in coconut 
plantations has been reported in hilly tracts of Kozhlkode, 
Kannur and Kassaragod districts of northern Kerala. Low 
incidence of disease was reported in Wayanad, Palakkad 
and Malappuram districts. 

(c) and (d) No detailed study has been conducted to 
assess the extent of crop loss. However a committee 
constituted by Indian Council of Agricultural Research 
(ICAR) with members from Cental Plantation Crop 
Research Institute (CPCRI), Kerala Agricultural University 
and Coconut Development Board visited the bud rot 
affected areas during the month of March, 2008 and 
assessed the status of the disease and recommended 
remedial measures for its control. The committee reported 
that the intensity of fungal disease is high in hilly tracts 
due to the prevalence of high humidity. 

(e) During the year 2005-06 to 2007-08 the Coconut 
Development Board sanctioned financial assistance of Rs. 
3.22 crore for adoption of Integrated Nutrients 
Management and Integrated pest Management packages 



417 AGRAHAYANA 19, 1930 (5.tka) to Ol.Nl6/1ons 418 

for disease management In 1,650 hectares in Kozhikode 
district. 

The Board has also sanctioned a project to CPCRI 
during the current year under Technology Mission on 
Coconut at a total cost of As. 18.27 lakh to demonstrate 
the Integrated disease management strategy for control 
of bud rot disease in endemic areas. 

Further the ongoing programme of the Board, namely, 
'Integrated Farming in coconut holdings for productivity 
improvement' is being implemented in 2,162 hectares, on 
cluster basis with farmer partiCipation in bud rot disease 
affected areas of Kozhlkode, Kannur and Kasaragod 
districts to demonstrate the efficacy of scientific 
management in improving plant health and thereby to 
control the recurring Incidence of bud rot in the area with 
a financial allocation of Rs. 3.3 crore. Implementation of 
the scheme in contiguous areas on cluster basis ensures 
timely adoption of disease management practices. 

01..... In Rice Crops 

1325. SHAI REWATI RAMAN SINGH: Will the 
Minister of AGRICUL TUAE be pleased to state: 

(a) whether the rice crops in East Asia are being 
damaged by an insect known as the Brown Plant Hopper; 

(b) if so, the details thereof; 

(c) whether the Government has examined the 
possibility of the insect reaching India and damaging the 
rice crop in the country; and 

(d) if so, the steps taken/proposed to be taken by 
the Government in this regard? 

THE, MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): 
(a) to (c) Yes, Sir. Brown Plant Hopper Is an insect pest 
of paddy in rice growing countries of Eastern Asia. 
Recently, as per survey report received from State 
Departmen~ of Agriculture and Central Integrated Pest 
Management Centres, moderate to severe incidence of 
Brown Plan Hopper has been reported from Haryana 
and trace to moderate incidence from isolated fields of 
Kerala. 

(d) Under the Integrated Pest Management (IPM) 
programme, the Govemment of India has established 31 
Central IPM Centres in 28 States and one UT for pestl 
disease monitoring, production and release of blo-control 
agentslbio-pesticides, conservation of bio-control .gents 
and human resource development in IPM by imparting 
training to agriculture/horticulture extension officers and 
farmers at grass root level by organizing Farmera' Field 
Schools (FFSs). The basic aim of FFS is to train the 
farmers on the latest IPM technology so that they are 
able to take decisions in pest management operations, 
Under the scheme, so far Dire,ctorate of Plant Protection 
Quarantine and Storage (DPPQ&S), Department of 
Agriculture & Cooperation has organized 11,299 FFSs 
wherein 46,750 agriculture!hortlculture extension officers 
and 3,40,356 farmers in different States/UTs have been 
trained on latest IPM technology in various crops including 
6,302 FFSs in rice IPM wherein 23,872 extension 
functionaries and 1,88,209 farmers have been trained. 
Also, IPM package of practices for pest/disease 
management in rice and other 76 major crops have been 
developed in collaboration with State Department 01 
Agriculture/Horticulture/ICAR Institutions/State Agriculture 
Universities which have been circulated to all States/UTs 
and have been posted on Directorate's website 
www.dacnet.nlc.in/ppin for the use by extension 
functionaries and the farmers The Brown Plant Hopper 
can be managed by judicious use of nitrogenous fertilizers, 
conservation of important natural enemies like spiders, 
mirid bugs etc., continuous monitoring of the crop and 
timely insecticidal intervention. The Government of 
Haryana has lsaued a press note advising the farmers to 
undertake spraying of recommended pesticides and 
launched campaign to control the peat. 

Allocation of Spectrum 

1326. SHRI AJOY CHARABORTY: Will the Minister 
of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) the criteria being adopted by the Govemment for 
allocating spectrum to existing private Global System for • 
Mobile Communications (GSM) operators in the country: 
and 

(b) the action plan formulated for allocation of 
additioflal spectrum to the said GSM operators? 

THE MINISTER OF STATE IN THE MINISTAY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
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(SHRI JYOTIRADITYA M. SCINDIA): (a) and (b) The initial 
spectrum is allotted to the GSM operators in accordance 
with the relevant provisions of their Service License 
Agreement. With growth of service and increased 
subscriber base, additional spectrum is allotted, taking 
into account the subscriber based eligibility criteria, 
justification and subject to availability of spectrum in a 
telecom service area. The existing subscriber based 

criteria for allotment of additional spectrum has been 
issued on 17.01.2008, a copy of which is enclosed. 

In continuation of the orders dated 09.01.2008 relating 
to subscriber base criteria for allotment of GSM spectrum, 
the following subscriber based criteria, in line with TRAI 
recommendations shall be followed, as an interim 
meaS'Jre, 

Service Area Subscriber base' (in Lakh) Supported by GSM spectrum in MHz, (eligibHity for allotment 01 next step) 

2X 2X 2X 2X 
4.4 6.2 7,2 8.2 

Metro Service Areas 5 15 18 21 

Telecom Circles as 8 30 41 53 
Service Area 
Category 
'A' & '8' 

Category 'C' circles 6 20 31 42 

o Present upper limit for spectrum allotment. 

• These are the figures of active subscribers (VLR) 
averaged over a month. In addition, peak traffic, 
averaged over a month should be 40 milli-ErIangs 
per active subscriber In the criteria. 

• The spectrum allotment is subject to availability 
of spectrum. 

• The active subscribers and peak traffic averaged 
over a month (for a minimum of 40m Erlangs 
per subscriber) in the Visitor Locator Register 
(VLR) would be taken into account for this 
purpose. 

• The revenue share for spectrum charges, as 
per orders In this regard, would apply on the 
AGR for the complete service area. 

• This comes into force with immediate effect. 

Theft of Mobile Sets 

1327. SHRI ADHIR CHOWDHURY: Will the Minister 
of COMMUNICATIONS AND' INFORMATION 
TECHNOLOGY be pleased to state: 

2X 
9.2 

26 

68 

52 

2X 2X 2X 2X 2X 2X 
10.2 11.2 12.2 13.2 14.2 15· 

32 40 48 57 65 

82 90 98 107 116 

62 70 78 87 96 

(a) whether the Mahanagar Telephone Nigam Limited 
has prepared a Special Instrument Tracking System .. 
prevent the theft of Mobile sets in the country; 

(b) if so, the details thereof; and 

(c) the time by which It is likely to be Implemented 
in the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI JYOTIRADITYA M. SCINDIA): (a) Yes, Sir. Lost 
Mobile Tracking System/applications is available in MTNL 
for GPRS enabled mobile subscriber to prevent the theft 
of mobile sets. 

(b) LMTS (lost Mobile Tracking System) is a 
comprehensive & intelligible tool proven to significantly 
reduce the theft & maintain the system integrity. It assists 
the mobile owner to trace the miSSing mobile. It is a 
software application. which after instal~.tion in mobile 
phones, helps user to keep track of his/her mobile phone 
in event of mobile phone is 10sUstolen. 

The application informs the user about any change 
in SIM of his/her mobile phone number via SMS on 
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alt~mate mobile number and e-mail format on any e-mail 
10 provided by user. The SMS and e-mail sent has the 
new mobile number of stolen/lost mobile handset. Thus, 
it helps for tracking the mobile phone. 

(c) Already implemented in MTNL. 

Compen.atlon to Famlll.. of Soldle,. 

1328. SHRI B. MAHTAB: Will the Minister of 
DEFENCE be pleased to state: 

(a) whether there la no uniformity in payment of 
compensation to the famillea of aolders killed or wounded 
in various counter Insurgency operations of the Army; 

(b) If so, the details thereof and the reasona therefor; 
and 

(c) the action taken to bring about uniformity in the 
compensation package? 

THE MINISTER OF STATE IN THE MINISTRY OF 
DEFENCE (SHRI M.M. PALLAM RAJU): (a) There Is 
uniformity In payment of Central Government 
compensation to the killed and wounded in various counter 
insurgency operations in the Army. 

(b) Does not arise. 

(c) Does not arise. 

Implementation of NeGP 

1329. SHRIMATI JHANSI LAKSHMI BOTCHA: 
SHRI M.P. VEERENDRA KUMAR: 

Will the Minister of COMMUNICATION AND 
INFORMATION TECHNOLOGY be pleased to state: 

(a) whether the Govemment has not been able to 
achieve the desired level of effici~ncy in the National 
e-Governance Plan in the country; 

(b) if so, the reasons therefor; 

(c) whether the Government has any plan to 
Implement the project at the Centre; 

(d) if so, whether the Department of lnformation 
Technology has formulated a comprehensive capacity 
building scheme for National e-Govemance Plan; 

(e) if so, the details thereof; 

(f) whether the Govemment has approved Mission 
Mode Projects proposal submitted by the State 
Govemment of Kerala during the last year; and 

(g) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI JYOTIRADITYA M. SCI NOlA): (a) and (b) The 
Govemment has approved the National e-Govemance 
Plan (NeGP) in May, 2006. The NeGP toelay has 27 
Mission Mode Projects (MMPs) covering Central and State 
Govemments. The details of ~he MMPs are enclosed as 
Statement i. The concerned linea Ministries are 
responsible for setting the overall objectives of each MMP 
including the targeted efficiencies of the concemed MMPs 
and are being consistently monitored against the same. 

(c) Yes, Sir. These Projects are categorized as 
Central, State and Integrated MMPs and are Implemented. • 
at Central, State and local levels. The details are given' . ' 
In Statement II. . 

(d) and (e) Yea, Sir. The capacity Building Scheme 
(C8) has been approved with an outlay of Rs. 313 crore 
for a period of three years. The scheme enviaiona a 
Setting-up of State e-governance Mission Team (SeMT), 
(b) Imparting of specialized training, (c) 'Strengthening of 
Training Institutions in Statea & (d) Setting up of a central 
Capacity Building Management Ceil for coordination and 
implementation of the scheme. The detailed guidelines 
for the Scheme are available at www.mit.gov.ln. 

(f) and (g) Detailed Project Report for 7 State and 
State specific Mission Mode Projecta (MMP) were received 
from Govemment of kerala during the previous year. As 
per the approval accorded by the Govemment for NeGP, 
DIT has not been mandated for sanctioning roll out of 
State MMP proposals where the nodal Department is not 
the CIT. However, the Project proposals of Kerala for 
State Data Centre Scheme, the Common Service Centre 
and the State Wide Area Network schemes, the pHot 
project fore-District and the CB Scheme, which are 
implemented by the CIT, have already been approved. 
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Statemant I 

Lisl of Approved Mission Mode Projtlcl (MMPs) 

78ble-l: Mission Mode Projt1C/$ Cenlrsl Govemmtlnl CiIItIgoty 

SI.No. Projects Line MinistrylDepartment Responsible 

1. Income Tax Ministry of Finance/Central Board of Direct Tax 

2. Passport Visa & 
Immigration Ministry of Extemal Affairs/Ministry of Home Affalra 

3. MCA21 Ministry of Company Affairs 

4. Insurance Deptt. of Banking 

5. National Citizen Database Ministry of Home Affairs/Registrar General of India (RGI) 

6. Central Excise Department of Revenue/Central Board of. Exoise & Custom 

7. Pensions Deptt. of Pensions & Pensioners welfare & Deptt. of Expenditure 

8. Banking Deptt. of Banking 

9. e-Office Department of Administrative Reforms & Public Grievances 

St.tement " 

Table-II Mission Mode Projtlcts Slille Govemmenl CllltIflOIY 

SLNo. Projects Line Ministry/Department Responsible 

1. Land Records Ministry of Rural Development 

2. Road Transport Ministry of Road Transport & Highway 

3. Property Registration Department of Land Resources 

4. Agriculture Department of Agriculture & Cooperation 

5. o Treasuries Ministry of Finance 

6. Municipalities Ministry of Urban Development and Poverty Alleviation 

7. Gram Panchayats Ministry of Panchayali Raj 

8. Commercial Taxes Ministry of Finance 

9. Police (UTs initially) Ministry of Home affairs 

10. Employment Exchanges Ministry of Labour & Employment 

11. e-District Department of Information Technology (DIT) 
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rllbM III: MIssion Mods ProJ«/s Intsgmttld S~ CsItJgofy 

SLNo. Projects Line MinistrylDepartment Responsible 

1. 

2. 

EDI (E·Commerce) 

E·Biz 

Ministry of Commerce & Industry/Department of Commerce 

Department of Industrial Policy & PrornotionlOlT 

3. Common Services Centres DIT 

4. 

5. 

India Portal 

EG Gateway 

OIT & DAR&PG 

DIT 

6. 

7. 

E·Courts 

E·Procurement 

Department of Justice. Ministry of Home Affafnl 

Ministry of Commerce & IndustrylOOS&O 

Lo.... Du. to Breach of Ko.1 River 

1330. SHRI NIKHIL KUMAR: 
SHRI VIJOY KRISHNA: 

Will the Minister of AGRICULTURE be pieased to 
state: 

(a) whether the breach of Kosi river has caused 
extensive damage to agricultural land and crops in the 
affected States in the recent past; 

(b) if so, whether the Government has sent any team 
to the affected areas to ascertain the losses to agriculture 
crops etc; 

(c) if so, the details thereof; 

(d) whether the Govemment proposes to draw any 
plans for agricultural development in the flood prone areas; 
and 

(e) if so, the details thereof including the details 
regarding central assistance for restoration of farming land 
affected by the recent floods? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICUL1URE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
Yes, Sir. 

(b) and (c) A High Level Central Team was constituted 
and the Team visited the flood affected areas in Bihar on 

27th September, 2008. with a view to ...... the situation 
and to make necessary recommendations regarding 
assistance required by the State Government and steps 
required to be taken for rehabilitation of agriculture in 
State. 

(d) and (e) Further action is being taken. 

Mobile To .. ,. In Cantonment Area. 

1331. SHRI GIROHARI LAL BHARGAVA: Will the 
Minister of DEFENCE be pleased to state: 

(a) whether there is poor reception of cellular phones 
in the cantonment areas due to absence of mobile towers; 

(b) if so, the details thereof alongwith proposal, if 
any, to install mobile towers In the said areas to improve 
the working of cellular phones; and 

(c) the security aspect.8 considered In this regard? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): 
(a) to (c) With a view to improve the coverage and quality 
of the communication services in the Cantonment areas, 
policy guidelines relating to provision of Defence land to 
Communication Operators to construct Shared 
Communication Towers and other Infrastructure to extend 
Communication Network to Cantonments have been 
issued by the Ministry of Defence. It has been decided 
that the Public Sector and Independent Infrastructure 
Providers (IP·I), who have been granted licence by the 
Department of Telecommunications (DoT) to build, operate 
& maintain various services, such as Unified Access 
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Services, Basic Services & Cellular Mobile Services, etc, 
may be considered for allotment of Defence land on lease 
hold basis, to lay to Optical Fibre Cables and 8et up! 
construct shared communicetlon towers on Defence land 
at cantonment areas on certain terms and conditions. 
Govemment have also duly considered security aspects 
while formulating policy guidelines. 

Railway R • ...".tlon Through Post Offices 

1332. SHRI KINJARAPU YERRANNAIDU: Will the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to atate: 

(a) whether the Govemment has Introduced the 
facllitie8 of railway reservation through Post Offices in 

SI.No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

18. 

17. 

18. 

Name of State 

Assam 

Goa 

Gujarat 

Haryana 

2 

Jharkhand 

Jammu and Kashmir 

Kamataka 

Maharashtra 

Rajasthan 

T.mll Nadu 

Uttar Pradesh 

the country Including Doda and Punch Districts of Jammu 
and Kashmlt, 

(b) if so, the details thereof, State-wi8e; 

(c) whether the Govemment proposes to Introduce 
similar facilities in the remaining Post Offices of the 
country; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI JYOTIRADITYA M. SCI NOlA): (a) Yes, Sir. 

(b) This facility is available in the following Post 
OffIces across the country: 

Name of Post Office 

3 

Mangaldol HPO 

Kamlabarl PO 

CC Oras PO 

Ahwa (Dang) PO 

DlF Galleria PO Gurgaon 

Sector-8 P,O Panchkula 

Udyog Vlhar, PO Gurgaon 

B. Deoghar H.O. 

Mango P.O. 

Doda P.O 

Poonch P.O 

Nawanagar P.O 

Ravlshankar Ashram, Udaypura PO 

S.G.S. Ashram PO, Mysore 

Dahlsar PO 

Pushkar S.O 

Srlperumbudur PO 

Gorakh Nath Mandlr, PO Gorakshpur 
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2 

19. 

20. 

21. 

Total 11 States 

(c) Yes, Sir. 

(d) The Post Offices will be selected mutually by 
Ministry of Railways and Department of Posts, based on 
the public demand and business potential. 

[Tr/lnslation] 

Insurance Claims for Victims of Accidents In 
Agriculture Sector 

1333. SHRI RAMDAS ATHAWALE: Will the Minister 
of AGRICULTURE be pleased to state: 

(a) whether there is any scheme for providing 
compensation of insurance claim to the victims of 
accidents in the agriculture sector; 

(b) if so, the details thereof; and 

(c) the number of such victims provided compensation 
during the last two years and the current year? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS. FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
No, Sir. 

(b) and (c) Do not arise. 

"Establishment of Independent Regulatory 
Authority" 

1334. SHRI AJIT JOGI: Will the Minister of LABOUR 
AND EMPLOYMENT be pleased to state: 

(a) whether the Government proposes to establish 
an Independent Regulatory Authority for the organized 
and unorganized sectors to regulate efficiency parameters, 
formulate training programmes and implement them; and 

3 

Knowledge Park PO Ghaziabad 

Kavinagar PO Ghaziabad 

Indira Puram Shipra Suncity, PO Noida 

21 Post Offices 

(b) if so, the details thereof and the action taken 
thereon? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNANDES): (a) and (b) No, Sir. There Is no proposal 
to establish an independent regulatory authority under 
consideration of the Government. National Council of 
Vocational Training has been in existence since 1956 
and discharging the functions of policy formulation, setting 
of standards, development and revision of course curricula, 
trade testing, certification and accreditation of Vocational 
training institutions in the c.ountry. There is, therefore, no 
need to set up another regulatory authority. 

{English} 

Regulation of Foreign Companies In 
Telecom Sector 

1335. SHRI EKNATH MAHADEO GAIKWAD: 
SHRIMATI NIVEDITA MANE: 
SHRI MADHU GOUD YASKHI: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

(8) whether the Government has identified 
telecommunications as a strategic sector after the recent 
terror attacks in the country; 

(b) if so. the details thereof; 

(c) whether the Govemment has any proposal to 
regulate and ascertain the credentials of foreign telecom 
companies and individuals who are making investment in 
India Telecom companies; and 

(d) jf so, the details thereof? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI JYOTIRADITYA M. SCINDIA): (a) to (d) 
Telecommunication Sector is already regarded as sensitive 
sector for Foreign Direct Investment from national security 
angle. The Government while raising Foreign Direct 
Investment ceiling from 49% to 74% has notified vide 
Press Note No.3 (2007 series) dated 19th April, 2007, 
a number of measures Including security conditions which 
are now part of license conditions to be complied by all 
licensees irrespective of FDI. 

The Government is working for setting up of 
Centralized Lawful Interception and Monitoring System for 
carrying out interception and monitoring from a centralized 
location as part of project MCentre for Communication, 
Security Research and Monitoring". The Government is 
also working on setting up of dedicated and fuliV secured 
communications nelwork for defence and security related 
requirements of the country. 

{Translalion! 

Public Telephon.. Under Bharat Hlrman Programme 

1336. SHRI BHANU PRATAP SINGH VERMA: 
SHRI RASHEED MASOOD: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

(a) whether the Government has formulated any policy 
for providing Public Telephones in villages in the country 
under Bharat Nirman Programme. 

(b) if so, the details thereof; 

(c) whether private telephone companies are not 
ready to provide telephone facilities in the rural' areas; 

(d) whether the Government is evolving any action 
plan to persuade private telephone companies for 
providing telephones in the Villages; 

(e) if RO, the details thereof; and 

(f) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI JYOTIRADITYA M. SCINDIA): (a) and (b) Under 
Bharat Nirman Programme, Government has formulated 
a Policy to provide to public telephones in all villages 

having populations more than 100 but excluding those 
lying in thick forest areaslnaxallite aHeded areas with 
subsidy support from Universal Service lying in thick forest 
areaslnaxallite aHected areas with subsidy support from 
Universal Service lying in thick forest areaslnaxallite 
affected with subsidy support from Universal Service 
Obligation Fund (USOF). For this purpose, USOF has 
entertKi into an agreement with Bharat Sanchar Nigam 
Limited (BSNL) in November, 2004 to provide 66,822 
Village Public Telephones (VPTs). Out of these, BSNL 
has provided 55,081 VPTs as on 31st August, 2008. 

(c) to (f) As per present policy of Unified Access 
Service Licences (UASL), there is no rollout obligation 
for Private Balic Operators (PBSOs) to provide telephones 
in rural areas. However, USO Fund Is being extensively 
deployed for providing subsidy support to Increase the 
penetration of telecom services in rural areas. Apart from 
BSNL, PBSOs are also participarting in various schemes 
for prOVision of telecom factlhies In rural areas under 
subsidy support of USOF through bidding process. 

(English} 

Implementation of .Dlatrlct Project 

1337. SHRI BALASHOWRY VALLABHANENI: Will the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether the Government proposes to implement 
e-district project in the country; 

(b) if so, the details thereof; and 

(c) the total number of districts covered in the country 
under the said project including Andhra Pradesh, Slate-
wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI JYOTIRADITYA M. SCINDIA): (a) and (b) The 
Government of India is currently aSSisting States in 
implementing pilot e-District Projects in 35 Districts 01 14 
States in the country. No decision has been taken by the 
Government to implement the e-District Project in all 
Districts of the country. 

(c) The pilot project as on 1.10.2008 is being 
implemented In 14 Stat.. and cove... 35 Districts. The 
detail of the same are at Statement. .District PHot Project 
is not being implemented in any of the DIatrtct of Andhra 
Pradellh. 
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SUte",.,., 

e-Oisltict Pro/tlCt 

SI.No. 

1. 

2. 

,3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

Stale Pilots (s) 

Uttar Pradesh March 2006 

Assam March 2006 

Punjab March 2008 

Madhya Pradesh March 2008 

Bihar Feb 2008 

Haryana March 2008 

Kerala March 2008 

Tamil Nadu Feb 2008 

Wes! Bengal March 2008 

Jharkhand March 2008 

Maharashtra March 2008 

Uttarakhand March 2008 

Orissa March 2008 

Mizoram March 2008 

Setting up of Indian Council of Veterinary 
R .... rch Institute 

1338. SHRI DUSHYANT SINGH: Will the Minister of 

AGRICULTURE be pleased to state: 

(a) whether the proposal to set up an Indian Council 

of Veterinary Research Institute has been pending with 

the Govemment for a long time; 

(b) if 80, the stage at which the proposal is pending; 

and 

(c) the steps taken to Implement the proposal? 

No. of. DiItricts Name of Dlstr1cta 
Approved 

6 Rae Barall, Sitapur, Gorakhpur, 
Sultanpur, Gautam Budh Nagar & 
Gazhlbad 

2 Goalpara & Sonltpur 

2 Kapurthala & Nawanshahr 

2+3 Indore, Sagar, Gwalior, Guna and 
Shivpuri 

3 Aurangabad, Nalanda & Madhubani 

Rohtak 

2 Kannur & Palakkad 

5 Ariyalur, Colmbator., Krishnaglrl 
Perambalur & l1Nvarur 

2 Bankura & & Jalpalgurl 

Ranchi 

3 Nagpur, Latur & Pune 

Pauri 

Ganjam 

Aizawl 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI TASLIMUDDIN): (a) There 
ia no ~al under consideration with the Government 
for setting up of an Indian Council of Veterinary R .... rch 
Institute. 

(b) and (c) Do not arise. 

AgrlcuHural Production 

1339. SHRI VIJOY KIRSHNA: Will the Minister of 
AGRICULTURE be pleased to stale: 

<a) the details of the projects undertaken to encourage 
the production of agricultural products other than wheat, 
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rice and cotton during the last three years and the current 
year; 

(b) the extent of increase in gross as well as per 
hectare production as a result of these efforts, State-wise 
and crop-wise; 

(c) whether the Government proposes to set up 
councils in each State on the lines of the Indian Council 
of Agricultural Research; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
To encourage the production of Coarse Cereals, Oilseeds, 
Pulses, Sugarcane and Jute, the following Centrally 
Sponsored Schemes are implemented in the country 
during the last three years and current year. 

(i) Integrated Cereals Development Programme In 
Coarse Cereals Based Corpping System Areas 
(ICDP·Coarse Cereals) under Marcro 
Management Mode of Agriculture. 

(ii) Integrated Scheme of Oilseeds, Pulses, Oilpalm 
and Maize (ISOPOM). 

(Iii) Sustainable Development of Sugarcane Based 
Cropping System Areas (SUBACS) under Macro 
Management Mode of Agriculture; and 

(iv) Mini Mission-II of Jute Technology Mission. 

Under these schemes, assistance is provided for 
various inputs like seeds, agriculture Implements, waler 
saving devices, integrated pest management, transfer of 
crop production and plant protection technology through 
demonstration and training of farmers and extension 
workers etc. 

(b) The production and yield of Coarse Cereals, 
Oilseeds, Pulses, Sugarcane and Jute In Important 
states during 2004-05 and 2007-08 are enclosed as 
statement-I to V. 

(c) and (d) There are already 48 Indian Council of 
Agricultural Research (ICAR) Institutes, 5 Bureaux, 12 
Project Directorates, 30 National Research Centres, 138 
Sub-stations of ICAR Institutes, n All India Co-ordinated 
Research Projects (AICRPs)/ All India Network Research 
projects (AINPs),' 563 Krishi Vigyan Kendras (KVKs), 
besides 42 State Agricultural Universities and 4 Central 
Universities having faculty of Agriculture and 1 Central 
Agricultural University. In view of this, there Is no proposal 
to set up Councils in each state on the lines of ICAR. 

St.tement I 

Production and Yield 01 Total Coarse CertNlls in important Coarse CertNlls growing 
Slales during 2004-05 and 2007-08. 

Production: Lakh tonnes 
Yield: Kg.lha. 

SJ.No. State 2004-05 2007-08· 

Production Yield Production Yield 

2 3 4 5 6 

1. Andhra Pradesh 27.71 2026 42.71 3311 

2. Assam 0.18 662 0.18 643 

3. Bihar 15.02 2293 15.15 2161 

4. Chhattisgarh 1.89 535 2.30 714 

5. Gujarat 17.34 1083 20.30 1329 
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2 .3 4 5 6 

6. Haryana 8.82 1249 13.59 1763 

7. Himachal Pradesh 7.88 2170 7.31 2163 

8. Jammu and Kashmir 5.17 1437 4.84 1396 

9. Jharkhand 3.24 1291 3.85 1341 

10. Kamataka 59.77 1530 64.84 1717 

11. Kerala 0.09 750 0.04 1333 

12. Madhya Pradesh 23.30 1062 21.22 1082 

13. Maharashtra 56.97 820 71.28 1135 

14. Orissa 1.69 933 2.11 1227 

15. Punjab 5.04 2714 5.85 3305 

16. Rajasthan 49.56 778 71.21 1015 

17. Tamil Nadu 868 1054 20.59 1956 

18. Uttar Pradesh 33.92 1577 30.23 1456 

19. Utlarakhand 3.58 1222 3.49 1353 

20. West Bengal 1.62 2443 3.00 2679 

21. All India 334.65 1153 407.26 1418 

"Fourth Advance Estimate 

Statamant II 

Production and Yield 01 Total OilstHlds in important Total OIlsHtis growing 
Slates during 2004-05 and 2007-08. 

Production: Lakh tonnes 
Yield: Kg.the 

SI.No. State 2004-05 2007·08-

Production Yield Production Yield 

2 3 4 5 6 

1 . Andhra Pradesh 22.09 757 33.09 1259 

2. Assam 1.47 529 1.32 500 

3. Bihar 1.17 887 1.31 949 

4. Chhanisgarh 1.24 426 1.75 574 
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1 2 3 4 5 6 
• 

5. Guiarst 29.87 990 47.47 1593 

6. Haryana 8.40 1176 6.46 1214 

7. Himachal Pradesh 0.12 632 0.07 438 

8. Jammu and Kashmir 1.24 1125 0.40 625 

9. Jharkhand 0.07 241 0.67 540 

10. Kamataks 15.70 587 14.57 652 

11. Kerala 0.02 792 0.03 750 

12. Madhya Pradesh 47.98 833 53.54 856 

13. Maharashtra 27.44 817 48.58 1279 

14. Orissa 1.79 568 1.99 594 

15. Punjab 1.00 1098 0.73 1237 

16. Rajasthan 55.41 1079 43.41 1086 

17. Tamil Nadu 10.61 1483 14.33 1657 

18. Uttar Pradesh 9.52 881 10.24 943 

19. Uftarakhand 0.38 927 0.30 1000 

20. West Bengal 6.53 964 6.70 954 

21. All India 243.53 885 288.25 1086 

·Fourth Advance Estimate 

Stilt.",.", III 

Production and Yield of Total Pulses in important Total Pulstls growing SIiIMS during 2OtN-05 and 2007-08 

Production: Lakh tonnes 
Yield: Kg.lha. 

SI.No. State 2004-05 2007-08-

Production Yield Production Yield 

2 3 4 5 6 

1. Andhra Pradesh 10.19 565 17.49 823 

2. Assam 0.61 571 0.67 558 

3. Bihar 4.67 710 4.90 788 
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1, 2 3 4 5 6 

4. Chhattlsgarh 3.88 395 5.35 588 
5. Gujarat 4.79 675 8.01 812 
6. Haryana 1.46 793 1.71 961 
7. Himachal Pradesh 0.18 560 0.31 1000 
8. Jammu and Kashmir 0.15 492 0.21 467 

9. Jharkhand 1.60 586 2.96 753 

10. Kamataka 7.92 376 12.18 513 

11. Kerala 0.03 853 0.04 800 

12. Madhya Pradesh 34.29 759 24.21 602 

13. Maharashtra 16.64 492 31.26 n6 
14. Orissa 2.50 388 4.n 563 

15. Punjab 0.32 801 0.25 781 

16. Rajasthan 13.37 375 15.26 398 

17. Tamil Nadu 2.45 410 2.61 358 

18. Uttar Pradesh 23.75 847 15.44 745 

19. Utlarakhand 0.28 622 0.51 797 

20. West Bengal 1.67 740 2.19 747 

21. All India 131.30 5n 151.12 635 

"Fourth Advance E~e 

St.tement IV 

P,oducJiDn III1ti Yi6Id 01 Sugarcane in important Sugarcane growing States dun'ng 20()1-05 lind 2007-08 

Production: Lakh tonnes 
Yield: Kg.fha. 

SI.No. State 2004-05 2007-08" 

Production Yield Production YIeld 

2 3 4 5 6 

1. Andhra Pradesh 157.39 74948 202.54 82000 

2. Assam 8.84 36983 9.48 37920 
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2 3 4 5 6 

3. Bihar 41.12 39460 40.83 34311 

4. Gujarat 145.70 74072 168.50 81010 

5. Haryana 80.60 62000 88.60 63286 

6. Himachal Pradesh 0.62 21345 0.59 19667 

7. Jharkhand 1.42 36308 1.50 25000 

8. Karnataka 142.76 80202 244.64 82649 

9. Kerala 2.83 94333 2.18 109000 

10. Madhya Pradesh 21.48 40914 31.80 42400 

11. Maharashtra 204.75 63914 805.99 74080 

12. Orissa 8.60 55838 10.69 53450 

13. Punjab 51.70 60116 67.00 60360 

14. Rajasthan 2.76 48526 5.94 59400 

15. Tamil Nadu 233.96 100845 383.46 108938 

16. Uttar Pradesh 1187.15 60733 1246.65 57212 

17. Uttarakhand 64.41 60196 76.86 61984 

18. West Bengal 10.33 66231 13.49 79353 

All India 2370.88 64752 3403.37 67531 

'Fourth Advance Estimate 

Statement V 

Production and Yield of Jute in import Jute growing States during 2004-05 lind 2007·08 

SI.No. 

1. 

2. 

3. 

4. 

State 

Assam 

Bihar 

Orissa 

West Bengal 

All India 

'Fourth Advance Estimate 
"Production in Lakh bales of 180 kgs. each. 

Production 

4.10 

10.56 

0.41 

78.53 

93.99 

2004·05 

Yield 

1274 

1414 

1476 

2484 

2186 

Production 

6.57 

12.51 

0.09 

82.16 

101.82 

Production: Lakh Bales 
Yield: Kg.lHa. 

2007-08" 

Yield 

1971 

17.19 

270 

2424 

2246 
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Irrlgetlon Project. 

1340. SHRI VIKRAMBHAI ARJANBHAI MADAM: 
SHRIMATI JAYABEN B. THAKKAR: 
SHRI JASUBHAI DHANABHAI BARAD: 
SHRI RAGHUVEER SINGH KOSHAl: 

Will the Minister of WATER RESOURCES be pleased 
to state: 

(a) the details of grants provided and utilised for 
upgradation, development and revival of Irrigation Projects 
under Accelerated Irrigation BenefItS Programme In various 
States Including Kamataka and Gujarat during the last 
three years and the current year, State-wise and year-
wise; 

(b) the foreign a .. lstance, if any, received for the 
said purpose during the said period, State-wise and year-
wise; and 

(c) the funds sanctioned for the new Irrigation Projects 
during the current year, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) The State-wise details of grants released 
under the Accelerated Irrigation Benefits Programme 
(AIBP) during the last three years and current year are 
given in Statement-I. 

The next installment of the grant under AIBP Is 
released only on furnishing utilization certificate of grant 
released earlier as per guidelines of the AIBP. 

(b) The details of the schemes approved during the 
last three years for implementation by the States with 
foreign assistance is given in Statement-II. 

(c) The state wise details of grant released for the 
new irrigation projects during the current year are given 
in Statement·1I1. 

St.t"",.nt I 

St81t1-wistJ tis/ails 01 ClH1l1at assistance released under the AtBP during 2005-06 10 2008·09 

SI.No. State Amount 

2005-06 2006-07 2007·08 2008-09 
Grant Grant Grant Grant 

1 2 3 4 5 e 

1. Andhra Pradesh 311.3815 843.4220 987.7692 422.8200 

2. Arunachal Pradesh 18.0000 27.0000 47.1800 7.5700 

3. Alum 34.9332 30.2685 n.3380 193.7450 

4. Bihar 16.2380 3.2300 62.2400 29.8200 

5. Chhattisga/h 7.6645 10.7050 96.9640 51.1900 

6. Gos 1.9100 32.4800 15.1100 

7. Gujarat 339.6000 121.8885 585.7200 251.9000 

8. Haryana 6.0000 3.1700 0.0000 0.0000 

9. Hmachal Pradesh 30.0785 3.9300 114.0500 0.0000 

10. Jammu and kashmir 36.6878 37.7716 199.2251 196.2300 

11. Jharlchand 5.0370 1.2900 9.2244 3.7200 

12. Kamataka 140.n59 160.3729 349.9000 318.0800 
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2 3 4 5 6 

13. Kerala 9.3591 16.6468 0.0000 0.0000 

14. Madhya Pradesh 166.0966 48.3100 500.3450 192.8516 

15. Maharuhtra 167.3822 465.5213 972.2500 851.5000 

16. Manipur 75.7035 156.3042 103.9870 97.4600 

17. Meghalaya 1.5750 0.7500 1.1600 1.2500 

18. Mizoram 9.3150 14.2354 34.3434 28.1600 

19. Nagaland 7.9987 10.5995 40.5100 0.0000 

20. Orissa 151.3742 133.8846 624.3590 269.4200 

21. Punjab 26.3166 13.5000 0.0000 

22. Rajuthan 90.2952 11.6000 156.5300 178.6200 

23. Sikkim , 0.9113 3.3236 3.2400 0.0000 

24. Tripura 31.9950 22.5131 8.1000 16.1600 

25. Tamil Nadu 0.0000 0.0000 

26. Uttar Pradesh 133.1280 81.8954 150.&gQQ 61.8700 

27. Uttarakhand 80.4387 84.7298 265.8500 3OO.noo 
28. Wast Bengal 0.0287 6.7000 8.9500 22.8100 

Total 1900.3142 2301.9722 5445.7051 3510.8566 

St.t"",ent 1/ 

List 01 the Externally Assisted Projects Implementsd Since 2005 

SI.No funding State Name of Projects Dale of Assistance Cumulative 
Agency Agreement! amount in Disbursement 

Completion M~lion Donor upto 30.9.2008 
Currency Million Donor 

(RI. in cores) Currency) 
(Rs. in crores) 

2 3 4 5 6 7 

1. WoItd Maharashtra Manarashlra Water 19.8.2005 US$325 USS 53.384 
Bank Sector 31.03.2012 (Rs. 1397.50) Rs. 233.716 

Improvement (Loan) 
Project·LN4796-1N 

.. 
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2 3 4 5 6 7 

2. Wortd' Tamil Nadu Tamil Nadu irrgated 12.2.2007 US$485 USS36.380 
Bank Agriculture 31.7.2013 (Ra. 2085.50) Ra. 152.448 

Modemisation and (Loan) 
Water Bodies 
Restoration and 
Management Projects 
(Cr. No. 4846 (IBflD) 
& Cr. No. 4255-IN (IDA) 

3. Wortd Bank Andhra Pradesh Andhra Pradesh 8.6.2007 US$ 189 USS 9,882 ---Community Based 31.12.2012 (Rs. 942.00) RI. 39.788 
Tank Management (Loan) 
Project Cr. 4291-IN 
& 4857-IN 

4. Wortd Bank Kamataka Kamataka 17.1.2008 US$ 64 Nil 
Community Basad 31.1.2012 (Rs. 297.00) 
Tank Management (Loan) 
Project' C. 4872·IN 
& 3635-J.IN 

5. ADB Chhattisgarh Chhattisgarh 20.3.2006 US$ 46.108 US$ 3.953 
Irrigation 31.3.2013 (Rs. 198.2) RI. 16.645 
Development (loan) 
Sector Project 
21Sg.IND 

6. JBIc.JAPAN Andhra Pradesh Andhra Pradesh 30.4.2007 JY 23974 JY 122.728 
IrrigaIJon and 31.3.2013 (As. 960.0) R,. 4.705 
livelihood (Loan) 
Improvement 
Project 

7. JBIC.Japan Rajasthan Rajasthan Minor 31.3.2005 J'{ 11555 J'{ 9.613 
Irrigation 31.3.2013 (Rs.441.0) RI. 0.340 
Improvement 
Project 

Ststflment III 2 3 
State-wise tietal7s of grant released for new lnigah'on 

Projects dunng 2008-09 under the AIBP 3. Jammu and Kashmir 86.52 
(Rs. in Crore) 4. Karnataka 151.63 

SI.No. Name of the Slate Grant released 5. Madhya Pradesh 19.8516 
dUring 2008-09 

Total 430.6766 
2 3 

Lift lITIgation Profect In KarnIItaka 
1. Andhra Pradesh 24.30 

148.375 
1341. SHRI G.M. SIDDESWARA: WiD the Minister of 

2. Assam WATER RESOURCES be pleased to state: 
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(a) whether the Government has undertaken 
Channagiri Taluk and Tharikere Taluk Ubrane lift Irrigation 
Project; 

(b) if so, the present status of the project alongwith 
the steps taken by the Union Government to ensure its 
speedy completion; and 

(c) the time by which It is likely to be completed 
alongwith I"!stimatcd cost involved therein? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) Yes, Sir. The Government of Karnataka has 
informed that it has taken up Urbani-Amruthapura lift 
Irrigation Scheme to stablize command areas covering 
146 tallks in Tarikere and Chennagiri Taluks. 

(b) The project consists of two stages. Stage-I works 
amounting to Rs. 27.00 crore (Tendered amount) is taken 
up on turn key basis and is nearing completion. Stage II 
works amounting to Rs. 70.0 crore (tendered amount) 
has also been taken up on key basis and the same is 
under progress. 

Irrigation being Stato's subject, the irrigation projects 
are planned, executed and prioritized by the stage 
governments at their own level. 

(c) The estimated cost of Stage-I of the project is 
Rs. 36.33 crore and that of Stage-II is Rs. 55.81 crore. 
Both the stages of the project are targeted for completion 
during 2008-09 by the Government Karnatakn. 

Non-Seed Component Money 

1342. SHRI SUBHASH MAHARIA: Will the Minister 
of AGRICULTURE be pleased to state: 

(a) the guidelines for diversion of nonseed component 
money to State lovel Committees; 

(b) whether these Committees are empowered to 
divert the unulilisod portion of seed component money to 
any other component: 

(c) if so, the detatlb thereof: 

(d) whether requests have been received from some 
States lor change In such guidelines to empower State 
Level Committeeb to allow unlimited diversion of unutilised 
/lon-seed component money as well as seed component 
money for other purposes: and 

(e) if so, the reaction of the Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
Under Integrated Scheme of Oilseeds, Pulses, Oil Palm 
and Maize (ISOPOM) the flexibility for inter component 
diversion of funds by the State Governments is permitted 
only upto 20% of the funds allocated for non seed 
component. There is further flexibility to the States for 
introducing innovative measures or any special component 
to the extent of 10% of financial allocation. However, 
these changes can only be proposed with the approval 
of the State Department of Agriculture, and are to be 
approved by the State Level Sanctioning Committee. 

(b) and (c) Diversion of funds from seed component 
to non-seed component is allowed only with the prior 
approval of the Government of India. 

(d) No, Sir. 

(e) Question does not arise. 

Revilion of Rental. for Godown. 

1:;43. SHRI L. RAJAGOPAL: Will the Minister of 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) whether the Food Corporation of India recently 
held meetings with the State Warehousing Corporations 
of various States Including Andhra Pradesh for revision 
of the rental rates for Godowns; 

(b) if so, the details and outcome thereof; and 

(c) the time by Which the final decision is likely to 
be taken in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) to (c) Yes, Sir. A meeting of the Committee 
on claims penalnlng to payment of godown rent to Stale 
Warehousing Corporations (SWCs) for godowns taken on 
hire 'om private parties under Seven Year Guarantee 
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Scheme was held on 25.8.2008 under the Chairmanship 
of Executive Director (Traffic) FCI and attended by the 
President, National Association of Warehousing 
Corporations, Hyderabad, Managing Directors of State 
Warehousing Corporation, Andhra Pradesh, Haryana and 
Punjab and other concerned officers. During discussions, 
no unanimity could be arrived at on the issues. Opinion 
of Ministry of Law has also been sought. 

[Translah"onj 

Blackmarketlng of Essential CommodHlea 

1344. SHRI HARIKEWAL PRASAD: 
SHRI TUKARAM GANPAT RAO RENGE 

PATIL: 
SHRI UDAY SINGH: 
SHRI ADHIR CHOWDHURY: 

Will the Minister of CONSUMER -AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be pleased to state: 

(a) whether black-marketing, hoarding and shortage 
of essential commodities in Public Distribution System 
(PDS) have been identified as the major causes for 
shortage and price rise of these commodities; 

(b) if so, whether the Govemment has directed the 
States to check black-marketing and hoarding of the 
essential commodities and to ensure adequate supply of 
these items through PDS; and 

(c) if so, the details thereof and the action taken 
thereon indicating number of raids conciucted in this regard 
and action taken against those found guilty? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) to (c) The TPDS is operated under the joint 
responsibility of the Central Govemment and the State/ 
UT Governments. The Govemment of India carries out 
procurement of foodgrains for the TPDS, their storage, 
transportation and allocation to the States/UTs. The 
responsibilities for allocation of foodgrains within the 
concerned StatelUT, identification of eligible BPL & AAY 
families based on estimates of Planning Commission and 

Under Essential Commodities Act, 1955: 

issuance of ration carda to them and superviaion of 
distribution of allocated foodgrains to eligibie ration card 
holders through the FPS rest with the StatelUT 
Governments. During 2002-03 to 2008-09, there was no 
shortage in allocation of foodgrains to StatelUT 
Government for its distribution amonst BPL and MY 
beneficiaries under TPDS. 

All the StatelUT Governments are required to submit 
monthly reports to the Central Government indicating the 
action taken under the provisions of the Essential 
Commodities Act, 1955 and the Prevention of Black-
marketing and Maintenance of Supplies of Essential 
Commodities Act, 1980. The Central Government Is also 
regular1y monitoring action being taken by various Statesl 
UTs under the aforementioned two Acts. Directions have 
been given to StateslUTs from time to time to take 
necessary action under both the Acts to prevent hoarding 
and black-marketing. State/Union Territories have also 
been advised strengthen their enforcement machinery to 
prevent malpractices In stocking and distribution of 
essential commodities and taken necessary action against 
the unscrupulous persons indulging in their hoarding and 
black-marketing. 

In order to stabllze the prices of Essential 
Commodities partioularly wheat and pulsos, the 
Govemment, by Central Order notified on 29.08.2006 
under the Essential Commodities Act, 1955 authorized 
the State Govemments to prescribe stock holding limits 
on wheat & pulses for a period of six months, which has 
been further extended upto 30.04.2009. Similar orders 
have been issued on 07.04.2008 in respect of edible 
oils, edible oilseeds and rice for a period of one year 
and on 27.08.2008 in respect of paddy upto 30.04.2009. 
By virtue of these orders the State GovemmentslUT 
Administrations have been empowered to take effective 
action to prevent hoarding of stock of these items to 
ensure their availability to the common people at 
reasonable prices. 

The action taken by StateslUnion Territories under 
the Essential Commodities Act, 1955 and prevention of 
Black-marketing and Maintenance of Supplies of Essential 
Commodities Act, 1980 to check hoarding and black-
marketing of essential commodities during the current year 
2008 (upto 21.10.2008) as per reports received from them 
is summarized as under: 

No. of Raids No. of Persons 
Arrested 

No. of Persons 
Prosecuted 

No. of Persons Value of goods 
Convicted Confiscated (In Rs. Lakhs) 

193678 4792 4069 775 4743.53 
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Under the Prevention of Black-marketing and 
Maintenance of Supplies of Essential Commodities Act, 
1980. 

Detention orders have been passed in 117 cases 
during 2008 upto 21.10.2008. 

{English} 

Cess from Sugar Factori •• 

1345. SHRI NAND KUMAR SAl: 
SHRI SUGRIB SINGH: 
SHRI KISHANBHAI V. PATEL: 

Will the Minister of CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be pleased to state: 

(a) whether the Govemment has been collecting cess 
from sugar factories under the Sugar Cess Act, 1982; 

(b) if so, the details of funds collected during the 
last three years and the current year, year-wise; 

(c) whether the funds allocated for development of 
sugar factories has been fully utilized during the said 
period; 

(d) if so, the details thereof; 

(e) if not, the reasons therefor; and 

(f) the steps taken by the Government for optimum 
utilization of such funds? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER' AFFAIRS. FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHIlESH PRASAD 
SINGH): (a) Yes, Sir. 

(b) Year Amount of Ceea collectod 
(Rs. In lakh) 

2005-06 11214.50 

2006-07 21600.01 

2007-08 26370.28 

2008-09 25187.00 (upto August. 20(8) 

(c) and (d) Scheme-wise position of funds allocated 
and disbursed is given in the statement. 

(e) Non-utilisation of funds during the past years was 
primarily due to the failure of factories to furnish adequate 
security for the SDF loans and delay in completion of 
necessary documentation by the sugar factories for 
disbursement Further, for ethanol plants non-utilisation is 
also attributable to uncertain market of ethanol resulting 
in lesser number of applications by the sugar factorl .. 
than expected. 

(f) In order to ensure optimum utilization of allocated 
funds the Govemment have taken remedial measures like 
amending the Sugar Development Fund Rules, 1983 in 
respect of fumlshlng bank guarantee as security and 
permitting the sugar factories to create charge on their 
assets, compulsory belending of ethanol with petrol has 
been raised from 5% to 10% to improve demand for 
ethanOl, fixing reduced time limits for the sugar factories 
for availing the sanctioned loans and laying down of 
bench-marks to decide the nature of security in advance. 

Statement 
(Rs. in crores) 

2005.()6 2006.07 2007.Q8 2008.()9 

SI.No. Name 01 the Scheme Budgetary Amount Budgetary Amount Budgetary Amount Budgetary AmOII1I 

1. Cane Development 25.00 16.21 2500 14.81 25.00 5.06 25.00 6.50 

2 ModelTllsatlonlRehabllitatlon 10000 36.96 125.00 86.46 125.00 125.00 150.00 117.91 

3. Bagasse based Cogeneration 100.00 62.73 120.00 92.02 150.00 150.00 150.00 128.50 

4. Production of Ethanol 75.00 19.48 30.00 2.28 30.00 8.36 30.00 10.59 

Total 300.00 135.38 300.00 195.57 330.00 288.42 355.00 263.50 
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Export of Titxll'" 

1346. SHRI PARSURAM MAJHI: Will the Minister of 
TEXTILES be pleased to state: 

(a) the quantum and value of textiles exported to 
various countries during each of the last three years' and 
the current year, country-wise; 

(b) whether the Government proposes to increase 
the export of textiles to the United States 01 America 
(USA) as demand of Indian made textile goods has 
increased in that country; 

Name of the countries 2005 

1. United States 4493 

2. United Kingdom 1337 

3. Gennany 1072 

4. United Arab Emirates 1016 

5. China 284 

6. Italy 786 

7. France 779 

8. Turkey 264 

9. Spain 558 

10. Netherlands 358 

(Source: Global Trade Information System) 

The quantity-wise data is available in various 
denominations of units like pieces, metreage, weight etc. 
depending on the commodity exported and cannot be 
indicated as a single unit for any country. 

(b) The Government have taken several steps to 
Increase the export of textiles in aU the countries including 
the United States of America. 

(C) Apart from taking steps to assist Indian textiles 
Industry In enhancing their export competitiveness. product 
ql'allty, delivery mechanism. infrastructure needs etc., the 
Govemment provides support for market development. 
studies, buyer-seller meets etc. 

(c) If so, the details then!tof alongwlth the steps taken 
by the Government in this regard; and 

(d) the target fixed for the export of textiles to USA 
in 2008-097 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) The Value-
wise textiles & clothing exported by India to ten major 
countries during each of the last three calendar years, 
and the first two months of the current year, is tabulated 
below:-

(In mlRions of US$) 

2006 2007 2008 (january-Febuary) 

4854 4627 897 

1371 1581 284 

1142 1271 259 

1064 1260 121 

752 986 322 

901 883 179 

851 865 182 

320 651 102 

568 555 126 

442 453 99 

(d) export targets recommended by the Government 
are commodity-wise and are not country specific. 

Difference In Price. 

1347. SHRI FRANCIS FANTHOME: 
SHRI RAGHUVEER SINGH KOSHAl: 

Will the Minister of CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be pleased to state: 

(a) the difference per kilogram between existing 
wholesale and retail prices of essential commodities ir\ 
the metropolitan cities: 



459 DECEMBER 10, 2008 

(b) whether any guidelines have been issued in 
relation to maximum permissible difference between 
wholesale and retail prices of essential commodities; 

(c) if so, the details thereof; and 

(d) if not, the manner in which the Government 
monitors the prices including the retail prices of essential 
commodities? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI TASLIMUDDIN): (a) The 
per kilogram difference between existing wholesale and 
retail prices of essential commodities as monitored by 
this Department is given at Statement. 

(b) There are no guidelines issued in relation to the 
maximum permissible difference between wholesale and 
r~tail prices 01 essential commodities. The wholesalelretail 
prices are largoly determined by the market forces. 
Difference in consumer price and whole sale price of 
produce of food grains is mainly due to (i) transportation 

.. and handling costs (ii) packaging and other marketing 
expenses at retail, (iii) retailers mark-up and (iv) various 
taxes levied by different Slate Governments e.g. octroi 
duty. The gap between wholesale and retail prices is 
found to be generally within limits with respect to essential 
commodities. 

(c) In view of above, does not arise. 

(d) Government closely monitors the wholesale/retail 
prices 01 select essential commodities at select centres. 
The Price Monitoring Cell (PMC) is entrusted, inter-alia, 
with the task of monitoring of the prices of select essential 
commodities in the country viz., rice, wheat, atta, gram 
dal, tur/arhar dal, urad dal, moong, dal, masoor dal, tea, 
milk, sugar, vanaspati, mustard oil, groundnut oil, potato, 
onion and salt, based on the information received from 
the State Food and Civil Supplies Departments. 
Information on Retail Prices is received on daily basis 
from 27 centres of the country. Similarly, information on 
Wholesale Prices is received Irom 37 centres of the 
country on weekly basis. Any variation. especially an 
increase in prices at the wholesale/retail level, is 
Immediately taken note of and thE) State Food and Civil 
Supplies Department concerned IS contacted lor details 
thereof. The prevailing price situation as well as other 
factors which impact on prices, both in domestic and 

international markets are studJed and bIOught to the notice 
of high level committees, such as Committee of 
Secretaries (COS), Cabinet Committee on Prices (CCP), 
through agenda notes prepared for their meetings, for 
appropriate action at the policy level. 

s,.,.",.", 
Ministry of Consumer AffailS. Food and Public 

Oisttibution Oepsttment of Consumer Aft8ilS 
(PtiCt1 Monitoting CtII/) 

Variation in wholesale and f'6tail prictls of Essentlsl 
Commodhies in Metros (8S on 8.1a08) 

Commodity/ 
Centre 

Rice 

Chennai 

Delhi 

Kolkata 

Mumbai 

Wheat 

Chennai 

Delhi 

Kolkata 

Mumbai 

Atta 

Chennai 

Delhi 

Kolkata 

Mumbai 

Gram 

Chennai 

Delhi 

Kolkata 

Mumbai 

Retail Prices Wholesale Prices Variation 
(RsJKg.) (Rs./Kg.) 

2 

17.00 

22.00 

14.00 

17.00 

17.00 

13.00 

NT 

17.00 

20.00 

14.00 

14.00 

17.50 

38.00 

37.00 

34.00 

39.00 

3 

16.00 

17.00 

13.00 

16.00 

16.&0 

10.90 

NT 

13.00 

17.38 

11.28 

12.50 

15.00 

35.00 

30.00 

33.00 

34.00 

4 

1.00 

5.00 

1.00 

1.00 

0.50 

2.10 

4.00 

2.62 

2.72 

1.50 

2.50 

3.00 

7.00 

1.00 

5.00 
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2 3 4 2 3 4 

Tur Milk 0.00 

ChaMai 48.00 45.00 3.00 Chennai 18.00 NR 

Delhi 50.00 43.50 6.50 Delhi 21.00 NR 

Kolkata 45.00 41.50 3.50 Kolkata 22.00 NR 

Mumbai 48.00 44.00 4.00 Mumbai 20.00 NR 

Sugar Potato 

Chennal 20.00 18.80 1.20 Chennal 10.00 8.00 2.00 

Delhi 20.00 19.50 0.50 Deihl 13.00 9.00 4.00 

Kolkata 21.00 19.20 1.80 Kolkata 5.00 4.00 1.00 

Mumbal 19.50 18.10 1.40 Mumbai 9.00 8.00 1.00 

Groundnut 011 Onion 

Chennai 72.00 62.00 10.00 Chennal 10.00 8.00 2.00 

Delhi 118.00 103.00 15.00 Delhi 14.00 7.50 6.50 

Kolkata 90.00 76.00 14.00 Kolkata 10.00 9.00 1.00 

Mumbal 95.00 85.33 9.67 Mumbal 11.00 7.50 3.50 

Mu.tard 011 Source: State CIvil Supplie. Department 
NR·Not Reported 

Chennai NT NT Nt·Not Traded 

Delhi 80.00 80.00 0.00 Guldell ... for 3G and Broadband Wlrel ••• 

Kolkata 80.00 73.00 7.00 Acce •• Auction 

Mumbai 80.00 79.00 1.00 1348. SHRI BASU DEB ACHARIA: Will the Minister 
of COMMUNICATIONS AND INFORMATION 

Va .. apMl TECHNOLOGY be pleased to state: 

Chennai 68.00 66.00 2.00 (a) whether the Inter·Mlnlsterial Commlttoe headed 

Deihl 62.00 56.00 8.00 by Member (Ananee) Telecom has chalked out the design 
and formulated guidelines for 3G and broadband wirelen 

Kolkata 58.00 49.00 9.00 access auction in the country; 

Mumbai 62.00 51.00 11.00 (b) If so, the details thereof; 

Tea (Loo .. ) 
(c) whether the Govemment has also estimated the 

Chennai NR NR total amount of revenue proceeds expected there from; 

Delhi 134.00 125.00 9.00 (d) if so, the details thereof; and 

Kolkata 100.00 80.00 20.00 (e) the action takenlbeing taken by the Govemment 

Mumbai 144.00 130.00 14.00 in this regard? 
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(b) whether any guidelines have been issued in 
relation to maximum permissible difference between 
wholesale and retail prices of essential commodities; 

(c) if so, the details thereof; and 

(d) if not, the manner in which the Government 
monitors the prices including the retail prices of essential 
commodities? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI TASLIMUDDIN): (a) The 
per kilogram difference between existing wholesale and 
retail prices of essential commodities as monitored by 
this Department is given at Statement. 

(b) There are no guidelines issued in relation to the 
maximum permissible difference between wholesale and 
rtltail prices of essential commodities. The wholesale/retail 
prices are largely determined by the market forces. 
Difference in consumer price and whole sale price of 
produce of food grains is mainly due to (i) transportation 

.. and handling costs (ii) packaging and other marketing 
expenses at retail, (iii) retailers mark-up and (iv) various 
taxes levied by different State Governments e.g. octroi 
duty. The gap between wholesale and retail prices is 
found to be generally within limits with respect to essential 
commodities. 

(c) In view of above, does not arise. 

(d) Government closely monitors the wholesale/retail 
prices of select essential commodities at select centres. 
The Price Monitoring Cell (PMC) is entrusted, inter-alia, 
with the task of monitoring of the prices of select essential 
commodities in the country viz., rice, wheat, atta, gram 
dal, tur/arhar dal, urad dal, moong, dal, masoor dal, tea, 
milk. sugar, vanaspati, mustard oil, groundnut oil. potato. 
onion and salt, based on the information received from 
the State Food and Civil Supplies Departments. 
Information on Retail Prices is received on daily basis 
from 27 centres of the country. Similarly. information on 
Wholesale Prices is received from 37 centres of the 
country on weekly basis. Any variation, especially an 
increase in prices at the wholesale/retail level, is 
Immediately taken note of and the State Food and Civil 
Supplies Department concerned IS contacted for details 
thereof. The prevailing price situation as well as other 
factors which impact on prices. both in Qomestic and 

intemational markets are studied and brought to the notice 
of high level committees, such as Committee of 
Secretaries (COS), Cabinet Committee on Prices (CCP), 
through agenda notes prepared for their meetings, for 
appropriate action at the policy level. 

Minislry of Consumer Affairs, Food and Public 
Oislnbu/ion Oepsl'tl718nl of Consumer Affairs 

(Prk:8 Monitoring CIIII) 

VariBHon in wholesalll and Mlall prices of E~entlal 
Commodities in MIlIros (as on 8.1a08) 

Commodity/ 
Centre 

Rice 

Chennai 

Delhi 

Kolkata 

Mumbai 

Wheat 

Chennai 

Delhi 

Kolkata 

Mumbai 

Atta 

Chennai 

Deihl 

Kolkata 

Mumbai 

Gram 

Chennai 

Delhi 

Kolkata 

Mumbai 

Retail Prices Wholesale Prices Variation 
(Rs./Kg.) (Rs./Kg.) 

2 

17.00 

22.00 

14.00 

17.00 

17.00 

13.00 

NT 

17.00 

20.00 

14.00 

14.00 

17.50 

38.00 

37.00 

34.00 

39.00 

3 

16.00 

17.00 

13.00 

16.00 

16.50 

10.90 

NT 

13.00 

17.38 

11.28 

12.50 

15.00 

35.00 

30.00 

33.00 

34.00 

4 

1.00 

5.00 

1.00 

1.00 

0.50 

2.10 

4.00 

2.62 

2.72 

1.50 

2.50 

3.00 

7.00 

1.00 

5.00 
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2 3 4 2 3 4 

Tur Milk 0.00 

Chennal 48.00 45.00 3.00 Chennai 18.00 NR 

Delhi 50.00 43.50 6.50 Delhi 21.00 NR 

Kolkata 45.00 41.50 3.50 Kolkata 22.00 NR 

Mumbai 48.00 44.00 4.00 Mumbal 20.00 NR 

Sugar Po .. to 

Chennai 20.00 18.80 1.20 Chennal 10.00 8.00 2.00 

Deihl 20.00 19.50 0.50 Delhi 13.00 9.00 4.00 

Kolkata 21.00 19.20 1.80 Kolkata 5.00 4.00 1.00 

Mumbai 19.50 18.10 1.40 Mumbai 9.00 8.00 1.00 

Groundnut 011 Onion 

Chennai 72.00 62.00 10.00 Chennal 10.00 B.OO 2.00 

Delhi 118.00 103.00 15.00 Delhi 14.00 7.50 6.50 

Kolkata 90.00 76.00 14.00 Kolkata 10.00 9.00 1.00 

Mumbal 95.00 85.33 9.67 Mumbal 11.00 7.50 3.50 

Mu."rd 011 Source: Stete Civil Supplies Department 
NR·Not Reported 

Chennal NT NT Nt·Not Traded 

Delhi 80.00 SO.OO 0.00 Guideline. for 30 .nd Broadband WIre .... 

Kolkata SO.OO 73.00 7.00 Acce.. Auction 

Mumbai 80.00 79.00 1.00 1348. SHRI BASU DEB ACHARIA: Will the Minister 
of COMMUNICATIONS AND INFORMATION 

V.na.patl TECHNOLOGY be pleased to state: 

Chennai 68.00 66.00 2.00 (a) whether the Inter·Minlsterial CommiHoe headed 

Delhi 62.00 56.00 6.00 by Member (Finance) Telecom has chalked out the design 
and formulated guidelines for 3G and broadband wireless 

Kolkata 5S.00 49.00 9.00 access auction in the country; 

Mumbai 62.00 51.00 11.00 (b) If so, the details thereof; 

Te. (Loose) (c) whether the Govemment has also estimated the 

Chennai NR NR total amount of revenue proceeds expected there from; 

Deihl 134.00 125.00 9.00 (d) if so, the details thereof; and 

Kolkata 100.00 SO. 00 20.00 (e) the action takenlbeing taken by the Govemment 

Mumbai 144.00 130.00 14.00 in this regard? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI JYOTIRADITYA M. SCINDIA): (a) and (b) Ye., Sir. 
The Govemment has announced detailed guidelines for 
auction and allotment of spectrum for 3G & Broadband 
Wireless Access (BWA) Telecom Services, on 01.08.08 
and certain amendments on 11.09.08, which inter-alia 
include procedure for auction. 

The licences would be granted through a controlled 
simultaneous ascending e-auction to the successful bidder. 
With a view to select a specialised agency for conducting 
e-auction and also to guide and supervise the process of 
auction, an inter-ministerial committee has been set up 
under the Chairmanship of Member (Finance), Department 
of Telecom. MIS N.M. Rothschild & Sons (India) Pvt Ltd, 
Mumbai has selected auctioning of 3G & BWA spectrum. 

(c) to (e) As per these guidelines the reserve price 
for Pan-India licence for 2X5MHz (3G) and 20 MHz lor 
BWA services Is Rs. 20201cr and Rs. 101 Olcr respectively. 

/Transllltion} 

Pennl •• lon to Foreign Finns for Fishing 

1349. SHRI HANS RAJ G. AHIR: Will the Minister 01 
AGRICULTURE be pleased to state: 

(a) whether foreign firms have been given permission 
for fishing in the territorial waters of the country; 

(b) if so, the details thereof alongwith the names of 
the foreign firms; 

(c) whether any regulations have been formulated 
for grant of deep-sea fishing permit to the foreign firms; 
and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI TASLIMUDDIN): (a) No, 
Sir. 

(b) Does not arise. 

(c) Yes, Sir. 

(d) The Maritimes Zones of India (MZI) Act, 1981 
and the Rules framed thereunder deal with regulation of 
foreign fishing vessels. However, as per the Govemment 
policy adopted in 1996, no foreign firms have been 
granted permission for fishing in the Indian Exclusive 
Economic Zone. 

[English} 

Procurement of LeA 

1350. SHRI BRAJA KISHORE TRIPATHY: Will the 
Minister of DEFENCE be pleased to state: 

(a) whether the Indian Air Force (IAF) proposes to 
place orders for procurement of Light Combat Aircraft 
Tejas from Hindustan AeronautiCS Limited; 

(b) if so, the details thereof? 

(c) whether the IAF has evaluated the load capacity 
and other technical specifications of the aircraft; and 

(d) if so, the details thereof? 

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): 
(a) and (b) The Indian Air Force has placed an order in 
March 2006 for the procurement of 20 Tejas Light Combat 
Aircraft from HAL at a cost of Rs. 2701.70 Crores. 

(c) and (d) IAF is in the process of evaluating the 
load capacity and other technical specifications of the 
aircraft through flight tests and the aircraft would be 
inducted in phases. 

Rotten Foodgl'llin. 

1351. SHRI PRABHUNATH SINGH: Will the Minister 
of CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) the number of starvation deaths reported in the 
country during the last three years and the current year, 
State-wise and year-wise; 

(b) the total quantum of rotten foodgrains including 
rice and wheat lying in Food Corporation of India godowns 
at present and the manner in which the same is proposed 
to be disposed of; 

(c) whether any study has been conducted to 
ascertain the reasons for foodgrains becoming unlit lor 
human consumption; and 
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(d) if 80, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) No incident of starvation death has been 
reported by any State/Union Territory Govemment during 
last three years and current year. 

(b) As reported by Food Corporation of India (FCI), 
no rotten foodgrains are there in FCI godowns at present. 
However, as on 01.10.2008, a quantity of 0.749 Lakh 
Metric Tons damaged foodgrrains was in the godowns of 
FCI, which has accrued due to various reasons such as 
cyclones, floods and acceptance of some quantities below 
specifications and movement to other regions. 

The disposal of damaged foodgrains is through the 
process of tender/auction and the above quantities are 
under process of disposal as per procedure for disposal 
of damaged foodgrains. 

(c) and (d) Various Research Organizatic;ms such as 
CIPHET, Ludhiana, PAU, Ludhiana, IGMRI, Hapur and 
CFTRI, Mysore have been entrusted to undertake studies 
by FCI on various aspects of proservation of foodgrains. 
Based on such scientific research, guidelines have been 
formulated and are under implementation to preserve 
stocks of foodgrains with the FC!. 

Establishment of National Frequency 
Management Board 

1352. SHRI AJOY CHAKRABORTY: Will the Minister 
of COMMUNICATIONS AND 'INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether the Telecom Regulatory Authority of India 
has recommended for establishing a National Frequency 
Management Board to prepare a comprehensive spectrum 
policy in the country; 

(b) if so, the details thereof; and 

(C) the time by which this Board is likely to be 
constituted? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI JYOTIRADITYA M. SCINOIA): (a) Yes. Sir. The 
Telecom Regulatory AuthOrity of India (TRAI) In Its 

recommendations dated the 27th September 2006 on 
"Allocation and Pricing Spectrum for 3G and Broadband 
Wirele.s Acces. Services" among others had 
recommended for establishing a National Frequency 
Management Board (NFMB). 

(b) and (c) However, Ministry of Communications and 
IT is of the view that, since a high power, Secretary 
level committee, known as 'Wireless Planning Coordination 
Committee" (WPCC) already exjsta and various significant 
issues including comprehensive spectrum policy can be 
formulated by this committee, instead of establishing the 
National Frequency Management Board. 

(Trans/a/ion} 

Godown. of FCI 

1353. SHRI RAMDAS ATHWALE: Will the Minister of 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to atate: 

(a) the total number and capacity of the godowns In 
the country alongwlth the total quantity of foodgralns 
stored therein, State-wise: 

(b) whether the said capacity is sufficient to meet 
the storage needs of the country; 

(c) if so, the details thereof, State-wise; 

(d) whether many godowna Including those in the 
backward areas of the country are in a dilapidated 
condition: and 

(e) if so, the details thereof and the steps taken to 
improve their condition and construct new godowns? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) The State-wise number of godowns, storage 
capacity and stocks stored therein as on 31.08.2008 with 
Food Corporation of India is given in the enclosed 
statement. 

(b) and (c) At the macro level storage capacity 
available with FCI IS presently sufficient to meet its storage 
requirement. At the micro level wherever storage gap are 
there, they are fulfilled by construction of godowns under 
Plan Scheme or by hiring capacities from CWC, SWC or 
Pnvate Sectors. 
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(d) No Sir. No godown of Fel, including godowna in Code 607·1971 and are being maintained periodically for 
the backward areas are in the dilapidated condition. All their proper upkeep. 
godowns are being constructed scientifically as per lSI (e) Does not arise. 

Statement 

The Stille-wise number of Godowns, Slorsgs C/IpIIclty lind 

Stocks Position liS on 31.08.2008. 

Zone 51.No. RegioIVIJT Storage Capacity N\Inber Stocks UIz. VacInI 
lin lac Mrs! 01 Held %Ige Space 

CMred Cap Total DepoIs Inlleml (In lie Mrs) 
(Open) (pIovisionaI) 

2 3 4 5 6 7 8 9 10 

East 1. Bihar 5.43 0 5.43 49 4.48 83 0.95 

2. Jharkhand 1.19 0 1.19 18 0.83 70 0.36 

3. Orissa 6.n 0 6.n 76 4.61 88 2.16 

4. West Bengal 10.15 0 10.15 40 7.71 76 2.44 

5. Sikkim 0.11 0 0.11 2 0.09 82 0.02 

Total (E Zone) 23.65 0 23.85 185 17.72 75 5.93 

N.E. 6. Assam 2.64 0 2.64 32 1.79 68 0.85 

7. Arunachal Pradesh 0.20 0 0.20 8 0.14 70 0.06 

8. Meghelaya 0.26 0 0.26 6 0.16 62 0.10 

9. Miloram 0.23 0 0.23 6 0.11 48 0.12 

10. Trlpura 0.48 0 0.48 7 0.38 79 0.10 

11. Manlpur 0.20 0 0.20 3 0.04 20 0.16 

12. Nagaiand 0.30 0 0.30 5 0.22 73 0.08 

Total (N.EL) 4.31 0 4.31 ~ 2.84 66 1.47 

North 13. Delhi 3.36 0.34 3.70 10 3.02 82 0.68 

14. Haryana 20.22 3.19 23.41 136 19.08 82 4.33 

15. Himachal Pradesh 0.25 0 0.25 17 0.18 72 0.07 

16. Jammu and Kashmir 1.28 0 1.28 24 0.74 58 0.54 

17. Punjab 51.60 6.33 57.93 334 35.34 61 22.59 

18. Chandigarh 1.03 0.09 1.12 16 0.82 73 0.30 

19. Rajasthan 8.83 1.69 10.52 117 7.21 69 3.31 
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2 3 4 5 8 7 8 9 10 

20. Uttar Pradesh 22.08 4.35 26.43 153 17.13 65 9.30 

21. Uttranchal 1.20 0.15 1.35 23 0.82 61 0.53 

Total (N.Z.) 109.85 16.14 125.99 830 84.34 67 41.65 

South 22. Andhra Pradesh 31.63 1.97 33.60 130 19.55 58 14.05 

23. Andaman and Nicobar 0,07 0 0.07 0.03 43 0.04 

24. Kerala 4.n 0.92 5.69 48 3.16 56 2.53 

25. Tamil Nadu 7.41 0.58 7.99 28 6.60 83 1.39 

26. Pondicheny 0.49 0.10 0.59 8 0.30 51 0.29 

Total (S.l.) 49.54 3.78 53.32 244 34.03 64 19.29 

West 27. Gujara1 6.23 1.28 7.51 44 6.69 89 0.82 

28. Oadar and Nagar HaveH 0 0 0 0 0 0 0 

29. Lakshadweep 0 0 0 0 0 0 0 

30. Maharashtra 15.60 1.18 1~78 62 9.03 64 7.75 

31. Goa 0.15 0 0.15 0.09 60 0.06 

32.- Madhya Pradesh 8.52 0.25 8.n 136 7.91 90 0.86 

Chhatisgarh 5.92 0 5.92 44 2.87 48 3.05 

Total (W.Z.) 36.42 2.71 39.13 287 26.59 68 12.64 

Grand Total 223.n 22.63 246.40 1613 165.52 67 SO.88 

Export of Handlcratt. THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) The 

1354. SHRI AJIT JOGI: Will the Minister of TEXTILES quantity-wise export data is not maintained. However, the 
be pleased to state: value of handicraft exported during each of the last three 

(a) the quantity and value of hancflCrafts exported 
years, country-wise Is as under:-

during each of the last three years and the current year, (Rupees In erore) 
Country-wise; 

COIIlIIy ~(Prov.) 2006-07 (Prov.) 2007-08 (Prov.) 
(b) the target fixed and success achieved for 

handlearafts exports during the said period, country-wise; 2 3 4 

(e) whether there is good demand of Bastar Australia 238.44 271.n 210.78 

handicrafts abroad; and canada 450.25 538.19 430.85 

(d) H so, the details thereof aIongwith the steps taken France 815.78 805.72 673.91 
by the Govemment to promote the production and export 
of Bastar handicrafts? Germany 1526.50 1725.90 1366.14 
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2 3 4 

lIaly 476.40 608.31 476.13 

Japan 423.86 482.93 386.04 

Netherland 416.63 537.07 446.28 

Saudi Arabia 352.53 455.96 356.95 

Switzerland 229.89 266.63 205.n 

USA 4462.76 5419.99 4507.51 

UK 1669.55 1927.24 1506.52 

Other countries 3664.28 4248.43 3415.17 

Total 14526.85 17288.14 14012.05 

The country-wise export data on handicrafts for the 
current financial year i.e. 2008-09 is not available. 
However, the total export of handicraft from the country 
for the period April-September 2008 is to the tune of Rs. 
4504.83 crore. 

(b) The target fixed and success achieved for 
handicrafts exports during the said period is as under:-

Rs. in crore 

Year Target Achievement 

2005-06 14000.00 14526.85 

2006-07 16500.00 17288.14 

2007-08 21000.00 14012.05 

2008-09 17950.00 4504.83 (April-Sept., 
2008-09) 

The country-wise targets are not fixed for export of 
handicrafts. 

(c) and (d) Yes. Sir. There IS a good demand of 
Bastar handicraft particularly dhakara and wood carving 
crafts. The action taken by the Government to promote 
the production and export of handicrafts including that of 
Bastar handicrafts Include: implementation of Human 
Resources Development Scheme; Design and Technology 

Upgradation Scheme; Baba Saheb Ambedkar Haatshilp 
Vikas Yojana (AHVY) for integrated development of 
selected craft clusters; participation In exhibltionslfalrs 
abroad; organizing Buyer-Seller Meets in India and abroad; 
organising Indian Handicrafts and Gifts Fairs. twice a year; 
organzing thematic/stand alone exhibitions & Workshopi 
Seminar for packaging and export procedure management, 
etc. 

/English] 

National Project on Organic Farming 

1355. SHRI BALASHOWRY VALLABHANENI: Will the 
Minister of AGRICULTURE be pleaaed to state: 

(a) whether the scheme National project on Organic 
Farming is under implementation since October, 2004; 

(b) if so, the details of the major components of the 
scheme; and 

(c) the major achievements made under the scheme? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS,. FOOD AND 
PUBUC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
Yes, Sir. 

(b) The Major components of the scheme are: 

(i) Capacity building for promotion of organiC 
farming through service providers. 

(ii) Financial assistance lor setting of production 
units of fruit/vegetable waste compost units, bio-

fertilizer production units and vermiculture 
hatcheries through National Bank for Agriculture 
and Rural Development (r-JABARD) as credit 
linked back ended subsidy. 

(iii) Creating awareness through trainings, field 
demonstrations and publicity through print and 
electronic media. 

(Iv) Market Development, certification & promotion. 



473 Wntt.n AfI6wslS AGRAHAY ANA 19, 1930 (SaAal) 474 

(c) Major achievements under the scheme have been given in statement. 

St.tement 

Msjor-AchieVtlmsnls undtJr the schems-Nslional PtrJjtJcI on Otg8nic Fanning (NPOF). 

(Unit in Numbers) 

Component 10th Plan 11th Plan (2007-08) 

1. Capacity building through Service Providers 308 147 

2. Setting up of:-

(a) FrulWegetable waste compost units 15 11 

(b) Biofertllizer production units. 24 19 

(c) Vermiculture Hatcheries 521 572 

3. Training programmes 1848 2300 

4. Field demonstrations 4358 2118 

Apart from above achievements, a number of seminarslworkshops have been organized under the scheme. 

Seed Village 

1356. SHRI DUSHYANT SINGH: Will the Minister of 

AGRICULTURE be pleased to state: 

(a) Whether the Govemment proposes to set up Seed 

Villages in every State; 

(b) if so, the number of Seed Villages set up as on 
date State-wise; 

(c) the steps taken by the Seed Villages to produce 
quality seeds; and 

(d) the details of central assistance extended to these 
Seed Villages to boost seed production during last three 
years and the current year, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 

PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): <a) 
The Govemment of India under Its Scheme -Development 
and Strengthening Infrastructure Facilities for Production 
and Distribution of Quality Seeds" provides assistance for 
establishing seed villages In all StateslUnlon Territories. 

(b) to (d) Foundation seed/certified seed is distributed 
at 50% cost to farmers In seed villages. Training is given 
to farmers on seed production and seed technology in 
three stages viz. (I) one day training at the time of sowing 
on seed production techniques, isolation distance sowing 
practices and other agronomic practices to be followed 
for the given crop (ii) second one day training during 
flowering stage to identify ·off" types rogues and removal 
of these plants from seed plot, plant protection measures 
and harvesting methods (iii) third one day training after 
harvest for seed cleaning, grading, treating, packing and 
storage. The details of central assistance extended to 
these .. ed villages to boost seed production during last 
three years and the current year is at Statement. 
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Statement 

Delails of Year-wiso Funds Releastld for S8tld Village Programme 

(Amount Rs. in lakh) 

SI.No Name d SIIIe 2COS-06 2006-07 2OOU' 2CXJ8G 

AInMI NiJnbef ot Seed OIyoi Anon Nllnbar of Seed ay. d ArnM NIIIter d ay.aI AnIoIra tanbIr aI Seed ay.aI 
Reteesed VIIagt PrqlOS8d Seeds Reteased Wage PrqIOIId Sleds Ralealld Seed VIIgI Seed proIU:Id RIIIIIId _~ SIadI 

10 be deveiqledI proWd 10 be dMIopeclI pIIICUId ~lObt (ca.) IObt~~ 

~ dMtoped (011.) ~ dMIopId (QIII.) 

6 10 11 12 13 14 

1. Andhra Pradesh 350.000 509 1,72.632 500.000 3487 891539 622.756 5145 1456648 2410 999884 

2. Assam 4.672 6 1296 4.287 25 5694 800.000 1191 798nO 

3. Arunachal Pradesh 1.829 8 

4. Bihar 32.921 103 12683 3.837 171.266 228 26300 225.236 658 

5. Chhaltisgl/h 21.000 282 72761 370.135 1925 

6. Gujaral 217.424 615 137261 301.611 1100 

7. Himachal Pradesh 4.270 7 4.379 12 20.292 37 

8. Haryana 15.723 49.000 135 

9. Jammu and Kashmir 7.000 14 6000 0.255 620 143.058 222 201.222 480 

10. Kamalaka 15.643 38 5055 19.492 223 13815 m.562 683 127589 32.311 44 

11. Kerala 10.620 100 

12. Madh la Pradesh 462.918 100.000 607 154590 1089 394.810 1456 

13. Maharashlra 79.200 40 8415 54 8609 

14. Mizoram 3.580 39 6m 40.800 96 2950 

15. Manipur 9.970 86 201.790 2390 

16. Orissa 44.748 343 50080 77.409 160 250. 313.995 1816 522.541 2212 

17. Punjab 29.750 140 50000 11.550 50 24000 131.040 593 215000 188.300 450 

18. Rl/asIhIn 2.616 19 6016 53.245 2108 93 126.868 349 1810 

19. Sikkim 10.355 13 18.684 28 

20 Tamil Nadu 203.007 17 4945 199.746 3039 8269500 400.000 480 65.246 300 
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21. Tripura 30.000 0.191 

','1 
.~. Uttar Pradesh 209.070 503 227250 277.673 

23. Uttarakhand 

24. Weill Bengal 1.178 2 500 36.676 

Total 1476.993 1701 53645i 1349.368 

Textll.. R .... rch C.ntre 

1357. SHRI VIKRAMBHAI ARJANBHAI MADAM: Will 
the Minister of TEXTILES be pleased to state: 

(a) whether the Union Government proposes to 
establish more textiles research centres in the country on 
the lines of Ahmedabad Textile Industry's Research 
Association; 

(b) if so, the details thereof, State-wise; and 

(c) the time by which said centres are likely to be 
established? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) No, Sir. 

(b) and (c) Do not arise. 

Arlun Battle Tank 

1358. SHRI L. RAJAGOPAL: Will the Minister of 
DEFENCE be pleased to state: 

(a) whether the Army has rejected the Arjun Battle 
Tank as it failed to meet the minimum operation 
requirements of tho Army; and 

(b) if so, the details thereof and the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
DEFENCE (RAO INDERJIT SINGH): (a) No, Sir. Army 
has not rejected the Arjun Battle Tank. Army has 
suggested certain improvements and modifications on the 
basis of obaervation during Accelerated Usage cum 
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IOns 

8 10 11 12 13 14 

76.240 450 

287470 808.051 2983 581426 1298.306 14056 

30.380 182 

1844 25.646 114 0.232 

9737363 4657.743 18,498 33,56,363 3329.758 25,582 999884 

Reliability Trial (AU CRT) and Extended AUCRT of Main 
Battle Tank Arjun. 

(b) Does not arise. 

Integrated Pe.t Managem.nt 

1359. SHRI PARSURAM MAJHI: Will the Ministor of 
AGRICULTURE be pleased to state: 

(a) whether integrated Pest Management Programme 
is being implemented in various States of the country 
including Orissa; 

(b) if so, the details thereof, State-wise; 

(c) the total area of land brought under the said 
programme so far; and 

(d) the number of districts in the Kalahandi Bolangir 
Koraput (KBK) region of Orissa covered under the 
programme? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
and (b) Yes, Sir. Government of India has adopted 
integrated Pest Management (IPM) as the cardinal 
principle of plant protoction. Government has established 
31 Central Integrated Pest management Centres in 28 
States and one Union Territory under the scheme 
·Strengthening and Modemization of Pest Management 
Approach in India". The mandate of these Centres is 
pest/disease monitoring, production and release of bio-
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control agentslbio-pesticides, conservation of bio-control 
agents and human resource development in IPM by 
imparting training to agriculture/horticulture extension 
officers and farmers at grass root level through Farmers 
Field Schools (FFSs). Basic aim of FFSs is to train the 
farmers on the latest IPM technology. Under the scheme 
so far 11,299 FFSs have been organized wherein 46,750 
agriculture/horticulture extension officers and 3,40,356 
farmers in different States/UTs Including Orissa, have been 
trained on latest IPM technology in various crops. IPM 
packages of practices for pest/disease management in 
77 major crops have been developed, circulated to all 
StateslUts and posted on www.dacnet.nic.inlppin for use 
by extension functionaries and farmers. 

Govemment of India also provides grants-in-aid to 
StateslUTslNGOs for setting up facilities for production of 

biocontrol agents @ Rs. 5 lakh per NGO per bio-
laboratory. The State-wise details of achievements in IPM 
are given at the Statement. 

(c) The area covered under pest monitoring since 
1994-95 to 2007-08 through implementation of IPM is 
108.99 lakh hectares in different crops and 26181.4 miNion 
biocnntrol agents have been released for control of 
different pest and diaeases over an area of 85.30 lakh 
hectares. Further, 4.52 lakh hectares has been covered 
under FFS programme in different crops. 

(d) The district Rayagada of Kalahandi Bolangir 
Koraput region of Orissa has been covered under 
Integrated Pest Management (IPM) through Farmers' Fiold 
Schools (FFSs) programme mainly in cotton and rice 
crops. 

St.,.",."t 

SI.No. St.tesIUTs Pest monitoring Bio-control IPM Training & Demonstration 
(in lakh hal 

Releases Area No. of AEOs Farmers 
(in millions) coverage (in FFSs Trained Trained 

lakh hal 

2 3 4 5 6 7 8 

1. Andmana and Nicobar Islands 1.77 1.93 0.78 103 486 3145 

2. Andhra Pradesh 8.80 2418 6.65 950 3592 28520 

3. Arunachal Pradesh 0 0 0 20 104 600 

4. Asaam 4.25 742 3.16 552 2780 16580 

5. Bihar 4.80 438 2.06 567 2727 17197 

6. Chhattisgarh 3.1 813 2.44 260 1213 n51 

7. Goa 1.4 113 1.89 142 108 4309 

8. GUjarat 6.38 1259 3.71 503 2048 15181 

9. Haryana 9.14 2230 6.83 591 2090 17590 

10 Himachal Pradesh 3.99 10.26 3.26 344 931 9769 

11. Jammu and Kashmir 3.33 941 2.71 402 1546 12088 
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2 3 4 5 8 7 8 

12. Jharkhand 0.85 75 0.44 73 314 2190 

13. Kamataka 4.n 2505 5.10 564 2261 17270 

14. Kerala 2.80 207 1.80 249 853 7906 
15. Madhya Pradesh 6.0 1569 4.63 599 2597 18350 

16. Meghalaya 0.54 0.36 0.06 30 150 800 

17. Maharashtra 5.95 1767 5.0 980 4805 29490 

lB. Manipur 0.063 1.04 O.OS 44 220 1320 

19. Mizoram 1.35 218 0.98 152 640 45" 
20. Nagaland 1.42 215 0.97 161 659 4806 

21. Orissa 4.48 1920 5.12 436 2135 13100 

22. Pondicherry 0 0 0 40 200 1200 

23. Punjab 5.32 1233 5.0 538 2910 16568 

24. Rajasthan 5.47 1790 4.15 543 1426 18337 

25. Sikkim 1.39 231 0.80 106 370 3319 

26. Tamil Nadu 3.06 238 3.0 339 1353 9379 

27. Uttar Pradesh 13.34 2837 9.43 1290 4721 38814 

28. Ultarakhand 0.76 0 0.53 88 457 2640 

29. West Bengal 4.47 1202 4.75 406 1953 12859 

Total 108.99 26181.4 85.30 11073 45989 333806 
(Ahievement) 

FFSs 0 0 0 226 761 6750 
KVKslSAUsIICAR 

Total 108.99 26181.4 85.30 11299 46750 
(Achievement) 

Cold Storaga. (a) the norms fixed for National Cooperative 
Development Corporation to provide financial assistance 

1360. SHRI FRANCIS FANTHOME: to State Govemments for establishment of precooling and 
SHRI M. SHIVANNA: cold storage projects by cooperatives for storage of 
SHAI ANANTA NAYAK: potatoes and other fruits and vegetables: 

Will the Minister of AGRICULTURE be pleased to (b) the total funds provided to the Slates for this 
state: purpose during the last three years and the current year, 

State-wise: 
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(c) the achievements made in regard to establishment 
01 pre-cooling and cold storages in these States during 
the above period; 

(d) whether the Govemment has monitored the proper 
utilization of the Central funds in this regard; 

(e) if so, the details thereof; and 

(I) the new cold storages proposed to be set up 
during the Eleventh Plan period alongwlth the funds 
provided therefor, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
Government of India provides Back-ended subsidy to the 
oxtent of 25% (33.33% in N.E. States) of the project cost 
to State Govts.lSociety through National Cooperative 
Development Corporation (NCDC) for setting up of cold 
storages and their capacity expansion, modernization and 
rehabilitation in the cooperative sector. 

Back-ended subsidy is available to the maximum of 
Rs. 50.00 lakh (rs. 60.00 lakh in N.E. States) per project 
lor sotting up/capacity expansion of cold storages of upto 
5,000 tons. NCDC provides 65% (56.67% in N.E. States) 
of the project cost as loan. The balance 10% is to be 
met by the beneficiary cooperative society. NCDC provides 
assistance to such proposals/projects which are technically 
feasible and economically viable. 

(b) The requisite information is as under: 

(Amount released Rs. in lakh) 

State 2005-06 2006-07 2007-08 

Andhra Pradesh 38.000 .50.00 

Bihar 50.000 50.00 

Jharkhand 50.000 

Maharashtra 34.479 

Madhya Pradesh 16.470 50.000 

Tnpura 43.286 

West Bengal 369.794 343.908 32686 

(c) The requisite information is as under: 

State 2005-06 2006·07 2007-08 

Madhya Pradesh l' 

Tripura 

West Bengal 5 

'Modemlzation of existing cold storage 

(d) and (e) NCDC monitors the aaaisted projects 
though progress reports and reimburses financial 
assistance to the State Govt./Societies based on 
expenditure incurred. 

(f) NCDC has informed that an amount of Rs. 1800 
lakh (Approx) has been proposed as detailed under: 

State No. Capacity Funds' 
(Rs. in lakh) 

Andhra Pradesh 2 10000 400 

Jharkhand 5000 200 

Madhya Pradesh 3000 120 

West Bengal 5 27000 1080 

·Proposed. 

Erosion and Flood Control 

1361. SHRI PRABHUNATH SINGH: Will the Minister 
of WATER RESOURCES be pleased to state: 

(a) whether there is any proposal to provide support 
to major erosion and flood control projects in flood affected 
States from Central Plan Outlay under Flood Management 
Programme; and 

(b) if so, the details thereof and activities proposed 
to be undertaken in the States under the said scheme? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) and (b) Yes Sir. "Flood Management 
Programme" a state sector scheme amounting to Rs. 
8,000 Cr under Central Plan proposed by the Ministry of 
Water resources during XI Plan has been approved 'in 
principle' by the Cabinet on 02.11.2007. The scheme aims 
to provIde ':entral assistance to the state governments 
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for river management, flood control, anti-erosion works, 
anti-sea erosion works, drainage development, flood 
proofing, flood prone area development programme, 
restoration of damaged flood management works, etc. in 
critical reaches which have secured all mandatory 
clearances. Funding pattem under 'Flood Management 
Programme' for central assistance has been approved as 
under: 

Category of States Central Share State Share 

(a) Special category States" 90% 10% 

(b) Other States: 75% 25% 

(e) Restoration of damaged 90% 100/. 
flood management 
works (all States) 

"(The Special category States cover the North Eastem States, 
Sikklm. Himachal Pradesh, Jammu & Kashmir and Uttarakhand) 

Based on the approval of the Cabinet, detailed 
guidelines for providing central assistance to the State 
Governments were issued on 27.12.2007, by the Ministry 
of Water Resources. Further, as directed by Cabinet, an 
Empowered Committee under the chairmanship of 
Secretary (Expenditure). Ministry of Finance has been 
constituted for examining and approving of the proposals 
submitted by the State Governments to ensure cost 
effective solutions. 

Shortage of Labour Force 

1362. SHRI G.M. SIOOESWARA: 
SHRI CHENGARA SURENORAN: 

Will the Minister of LABOUR AND EMPLOYMENT 
be pleased to state: 

(a) whether the Government has made any 
assessment of the labour force available in the country; 

(b) if so, the percentage of skilled, semi-skilled and 
unskilled labour force in the country at present; 

(c) whether there is any shortage of skilled labour 
force in the country; 

(d) if so, the details thereof; 

(e) the number of persons being trained through 
various schemes run by the Govemment to cre&:e skilled 

labourers In the country during each of the last three 
years and the current year; 

(f) whether the Government proposes to-start new 
short training modules for training the unskilled labour 
force; and 

(g) If so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
LABOUR AND EMPLOYMENT (SHRI OSCAR 
FERNENOES): (s) Estimates of Employment & 
Unemployment are obtained through qulnenquunlal labour 
force survey conducted by National Sample Survey 
Organization (N.S.S.O). Last such survey was conducted 
during the year 2004-05 according to which, the total 
estimated labour force of the country, on usual status 
basis, was of the order 469.94 million. 

(b) According to 61st round of survey conducted by 
N.S.S.O. during 2004-05, 2% of the personwere found 
skilled through formal sources and 8% through informal 
sources In the age group of 15-29. 

(c) and (d) Ministry of labour & Employment has not 
carried out any specific survey of shortage of skilled 
professionals in the country. However, in the context of 
faster economic growth. there is always a need to equip 
professionals with necessary skills. 

(e) the number of persons are being trained through 
various two major schemes Craftsman Training Scheme 
(CTS) and Apprenticeship Training Scheme (ATS) run by 
the govemment to create skilled labourers In the country 
is given below: 

Year 

2005-06 

2006-07 

2007-08 

CTS 
seating capcity 

7.42 lakhs 

7.42 lakhs 

7.49 lakhs 

ATS 
seating capacity 

2.30 lakhs 

2.40 lakhs 

2.50 lakhs 

(f) and (g) DGE& T under Ministry of Labour & 
Employment has operationalised Skill Development 
Initiative (SOl) scheme since last year for skUl development 
of earty school leavers and existing workers to improve 
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their employability by optimally utilizing the Infrastructure 
Clvailable itl Government, Private Institutions and the 
Industry. Existing skills of the workers can also be tested 
and certified under the scheme. Testing/Assessment of 
the competencies is being done by the independent 
Assessing Bodies empanelled by DGE&T. 67025 persons 
have been trained/tested since inception of the scheme 
and 340 Modular Employable Skill courses have been 
developed. 

Silk Projects 

1363. SHRI G.M. SIDDESWARA: Will the Minister of 
TEXTILES be pleased to state: 

(a) the States and areas of the country in which 
Centrally Sponsored Silk Projects for Silk Industries were 
launched and implemented during each year of Tenth 
Five Year Plan and the current year, State-wise; 

(b) the extent of success made under these projects 
during the said period, State-wise: and 

(c) the funds allocated, released and spent on each 
project during the said period, State-wise and year-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) The Central 
Silk Board (CSB) has formulated a Centrally Sponsored 
Project ·Catalytic Development Programme (COP)" and 
launched the same during the IX Plan to encourage the 
States to increase productivity and quality of silk. The 
programme was continued during X Plan period with 
certain modifications by giving greater thrust to Bivoltlne 
sericulturc and market orientation to non mulberry sector. 
The programme is also continued during the XI Plan with 
some modifications along with certain new initiatives. This 
COP project is implemented in the country in the following 
areas/States. 

(i) Traditional States : Andhra Pradesh, Karnataka, 
Tamilnadu, West Bengal and Jammu and 
Kashmir. 

(ii) Non-Traditional States including North Eastern 
States: Bihar, Chhattisgarh, Himachal Pradesh, 
Jharkhand, Maharashtra, Gujarat, Orissa, Uttar 
Pradesh, madhya Pradesh, Uttaranchal, Punjab, 

Kerala, Assam, Arunachal Pradesh Manipur, 
Mehgalaya, Mlzoram, Nagal&Jnd. Sikkim and 
Tripura. 

(b) During the IX and X Five Year Plans. COP hCl(i 
made steady progress in te'rms of coverage of 
geographical area under sericulture, involvement 01 all 
categories of farmers and introduction of technology. The 
IX plan focused largely on supporting stakeholders in 
Sericulture sector ranging fromfood plant cultivation to 
marketing of products. In the X Plan (2002-07) the focus 
of COP was widened by creating greater opportunities 
for gainful employment in rural areas through the spread 
of scientific sericultural practices creating farm 
infrastructures like rearing houses, drip irrigation etc. at 
farmers level promoting modernization and quality u"," 
gradation of the industry, bestowing special attention to 
the improvement of productivity in all stages of silk 
production to ensure higher levels of income to the 
stakeholders, especially the vulnerable sections 01 the 
society. 

During X Plan period, the evaluation study to 
ascertain the success made under COP shows that the 
Catalytic Developmental Schemes implemented by CSB 
in the States have made a positive impact not only in 
terms of Increased quantity of coooo'h8 but also the 
improved quality of cocoons, both in the Mulberry us well 
as the non-Mulberry sectors. 

During XI Plan, support under COP is provided as 
packages for seed sector. cocoon sector and post cocoon 
sector. The packages under seed sector cover support 
for seed production under Public and Private sectors 
The package under cocoon sector supports component 
for food plant development. BV Silk production, supply of 
rearing equipments. construction of reanng hOUSeS Ctlow~, 

rearing centres. supply of disinfectants, insurance coverage 
etc. Components under post-cocoon sector prOVide support 
for silk reeling, spinning, weaving, processing, product 
development and marketing. 

(c) The State-wise and year-wise details of funo 
allocated/released and spent by CSB on implementation 
of COP during each year of the X Plan penod (2002 to 
2007) and also during the first two years (2007-08 & 
2008-09) of the XI Plan are furnished in Statement 
enclosed. 
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Stat.ment 

Catalytic Oeve/opmtlnt PtrJ(If'IImmtI (CDP) 

Sts/B-wistI and ysar-wi.tJ funds .ooc.1tIdI~t tItHing X Pl6n (2002-07) 
and XI Plan (2007-08 ,. 2008-09) 

/I Name 01 State 

490 

(Rs. In lakha) 

During X Plan Duri1g XI Plan 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23 

24. 

25. 

Kamataka 

Tamil Nadu 

Jammu and Kashmir 

Andhra Pradesh 

West Bengal 

Maharashtra 

Madhya Pradelh 

Orilla 

Biher 

Uttar Pradesh 

Kerala 

Gujaral 

Punjab 

Himachal Pradesh 

Chatlisgarh 

Jharkhand 

Uttaranchal 

Sikkim 

Assam 

Arunachal Pradesh 

Manipur 

Meghalaya 

Mizoram 

Nagaland 

Tripura 

Tow.! 

2002'()3 

1506.05 

62.32 

260.14 

1505.86 

65.41 

92.22 

52.59 

50.62 

106.27 

22.86 

38.49 

0.00 

0.00 

1.45 

12.13 

103.35 

213.41 

15.16 

119.03 

2.62 

0.05 

33.11 

84.49 

2.49 

36.56 

4386.68 

2003.Q4 

764.24 

152.33 

313.61 

878.68 

48.47 

104.47 

74.92 

82.29 

38.30 

52.91 

82.30 

0.00 

0.00 

349.62 

125.23 

83.17 

112.29 

16.45 

315.28 

48.79 

24.00 

87.39 

106.97 

32.31 

28.01 

3922.63 

2004.Q5 

825.38 

166.58 

262.84 

1203.59 

112.63 

SO.80 

79.65 

24.32 

88.99 

92.05 

106.32 

0.00 

0.39 

308.41 

156.35 

0.00 

117.43 

43.27 

442.21 

88.63 

64.24 

173.19 

141.71 

106.45 

185.73 

4844.16 

2005.Q6 

1212.43 

269.42 

594.79 

1658.04 

133.97 

48.83 

187.04 

154.49 

161.79 

60.24 

34.31 

0.00 

0.00 

17.91 

128.55 

100.84 

178.38 

25.51 

922.53 

54.19 

80.25 

183.49 

367.91 

151.59 

130.43 

6856.93 

~7 Total 

1153.24 5461.34 

594.67 1245.32 

297.32 1728.70 

1315.31 6561.48 

154.45 514.93 

1n.92 474.24 

343.17 737.37 

133.26 444.98 

14.88 410.23 

153.02 381.08 

23.94 285.36 

0.00 0.00 

17.25 17.64 

49.47 726.86 

154.69 578.95 

189.08 4n.04 

208.84 830.35 

54.01 154.40 

611.95 2411.00 

61.58 255.81 

82.89 234.43 

142.88 620.06 

182.71 883.79 

127.77 420.61 

198.13 578;88 

6422.43 26432.83 

2007-(18 

1015.22 

745.20 

181.85 

979.88 

102.04 

70.21 

172.35 

85.20 

0.00 

321.01 

112.33 

0.00 

0.00 

53.93 

344.07 

43.80 

143.02 

50.04 

1911.52 

220.40 
584.59 

74.81 

249.10 

217.11 

414.13 

8081.61 

2008.Q9 

710.36 

445.81 

205.36 

0.00 

162.50 

82.73 

291.27 

22.14 

32.08 

116.96 

124.72 

26.53 

11.31 

70.88 

166.80 

51.09 

29.95 

16.48 

166.48 

47.83 

37.82 

82.36 

75.39 

20.48 

79.33 

3076.26 
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[Translation} 

Supply of Raw Materbll 

1364. SHRI AJIT JOGI: Will the Minister of TEXTILES 
be pleased to state: 

(a) whether the powerloom and handloom weavers 
of various States including Chhattisgarh have submitted 
a representation to the Union Government for supply of 
raw material to them at reasonable prices; 

(b) if so, the details thereof, State-wise; and 

(c) the reaction of the Union Government thereto 
alongwith the steps taken in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TEXTILES (SHRI E.V.K.S ELANGOVAN): (a) and (b) 
Representations from weavers/organizations are received 
from time to time for providing hank yam at reasonable 
prices. This Ministry has not received any representation 
from the Powerloom units from the State of Chhattisgarh. 
However, several representations have been received from 
Associations in the State of Maharashtra and Tamil Nadu 
from time to time as per details given in the Statement 
enclosed. 

(c) The Govt. has taken following measures to 
increase the availability of raw material i.e. cotton for 
spinning industry that eventually helps the handloom and 
powerloom sectors: 

(i) Govt. has abolished 14.7% customs duty on raw 
cotton with effect from 8th July 2008. 

(ii) Duty draw back of 1 % on FOB value on export 
of raw cotton has been withdrawn with effect 
from 8th July 2008. 

(iii) To monitor the export of cotton on real time 
basis, exporters have to register their export 
contract in respect of raw cotton/cotton wastel 
cotton-carded or combed, prior to shipment with 
the Textile Commissioner, Government of India. 

(Iv) The Hank Yarn Price Monitoring Committee 
constituted by Govt. of India quarterty reviews 
the position of availability of Hank Yarn and its 
prices in the interest of handloom Industry. 
Wherever non availability of Hank Yam in any 
part of the country or abnormal increase of Hank 
Yam prices is reported. the committee suggests 

suitable intervention by the Mills Association, 
National Handloom Development Corporation 
(NHDC) and the Office of the Textile 
Commissioner to address such situation. 

(v) The Govt. of India is implementing Mill Gate 
Price Scheme since 1992-93 for supply of all 
types of yam required for the handloom weavers 
and their organizations at Mill Gate Price. The 
scheme is being implemented throughout the 
country including Chhattlsgarh through NHDC. 
Under the scheme, Five (5) year depots have 
been opened in the State Chhattisgarh. 

Statement 

The details of the representation received by the 
Ministry of Textiles are indicated below: 

(1) From Shri Rizwan Ahmed, Member AICC, 
regarding Sad plight of power looms in 
Maharashtra regarding fixation of yarn price, 
subsidy on power tariff, bank loan on easy terms 
and low rate of interest etc. 

(2) Representation received from Shri Abdul Latif 
Baba, Bhlwandi City District Congress Committee 
regarding the problems being faced by the 
powerloom workers in Bhiwand. 

(3) Representation received from Bhiwandi Padma 
Nagar Powerloom Weavers Association and Sri 
Lakshmi Venkatesh Yantramag Audyogik 
Shahakari Sanstha, Ichalkaranji regarding 
availability of yarn at Ex-mill prices and the 
removal of middlemen in cloth sale, ban of yarn 
export etc. 

(4) Representation from Shri Rizwan Ahmed Ansari 
regarding problems of weavers in malegaon. 

(5) Representation from Erode Powerloom Cloth 
Merchants Association, Erode, regarding step 
Increase in yam prices, dyes and chemicals used 
for processing. 

(6) Representation from Power loom Societiesl 
Associations of Tamilnadu regarding the crislti 
being faced by the powerloom industry regarding 
exorbitant rise in yam prices, banning of export 
of waste cotton, power problem, increase In 
diesel price, non-availability of loan from financial 
Institution, increase in rate of interest, increase 
in prices of machinery and spare parts etc. 
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Underground Cable. In Gram Panchayat. 

.1365. SHRI RAMDAS ATHAWALE: Will the Minister 
of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) the location-wise number of Gram Panchayats 
connected through underground cables in the country 
during the last three years and the current year; 

(b) the total number of complaints received regarding 
laying of cable-lines in the country; 

(c) the steps takenlbeing taken by the Government 
in this regard; 

(d) the reasons for not providing telephone 
connections to Gram Panchayats despite cable lines 
having been laid; and 

(e) the details of the Panchayats, which have been 
affeded as a result thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(SHRI JYOTIRADITYA M. SCINDIA): (a) Sir, BSNL has 
covered 5,21,911 Villages (Including Gram Panchayats) 
with VPT facility out of total 5,93,610 Inhabited villages 
in the country as per Census 2001 as on 31.08.2008. 
Out of these 2,03,384 Village Public Telephones have 
been provided on wireline as per details in the attached 
Statement I. 

The provisioning of Village Public Telephone facility 
in the villages (including Gram Panchayats) is being done 
as per the directives of USOF, DOT. BSNL has entered 
into an agreement in November 2004 with USO Fund for 
providing VPT facility to 66,822 villages including Gram 
Panchayats. Out of which 55,081 villages upto 31.08.2008, 
have already been provided with such facility predominatly 
through wireless media as it has wider coverage. Year 
wise detail of villages covered with VPT facility is attached 
as Statement II. 

(b) and (c) No complaint regarding laying of cables 
for provisioning of Village Public Telephones [VPTs] has 
been received. 

(d) and (e) The Village Public Telephone [VPT] facility 
is extended to the village using wireleaa/wireline 
technologies based on the techno-commercial feasibilityl 
viability thereof. BSNL has entered into an agreement In 
November 2004 with USO Fund for providing VPT facility 
to 66,822 villages including Gram Panchayats. Out of 
which 55,081 villages upto 31.08.2008, have already been 
provided with such facility. The remaining villages other 
than those covered under 'Bharat Nirman Programme' 
have been planned to be covered under the new USOF 
agreement. 

SI.No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

Statament I 

Oslili/$ of VIHB,QI!P Public Is/8pl1ontls provided 
by BSNL on WirtNins 

Name 01 Cilde No. of Villages including 
Gram Panchayats 

provided with V1Dage 
Public Telephone 

Idly on Wireline 
as on 31.082008 

Andaman and Nicobar 132 

Andhra Pradesh 13764 

Assam 2798 

Bihar 7924 

Jharkhand 1284 

Gujarat 9795 

Haryana 4979 

Himachal Pradesh 10650 

Jammu and Kashmir 1589 

Kamataka 16856 

Kerala 1368 

Madhya Pradesh 12166 

Chhattisgam 3739 

Maharashtra 20693 

North East I 5n 
North East II 415 

Orissa 12170 

Punjab 10580 

Rajasthan 11523 

Tamil Nadu 10268 

Uttar Pradesh (E) 24330 

Uttar Pradesh (W) 9653 

Uttaranchal 4426 

West Bengal 11705 

Total 203384 
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Sta"trHlnt 1/ 

Year-wise del.?ll 01 Bharal Ninnan VPTS pl'Oviti6d dun'ng lasl 3 ytMlS (2005-06 to 2007-tJ8) 
and dun'ng current ytNIr 2008-09 (uplO 31.08.08) 

SI.No. Circle TOIaI No. of No. of VPTs No. of VPTs No. of VPTs No. of VPTs Total VPTs 
VPTS awarded provided provided provided proWled pro't'ided up to 

as per usa during during 20Q6.07 cUing 2007-08 during 2Q08.09 31.08.08 
tender 2005.()6 (up to 31.08.08) 

1. Andaman and Nicobar 0 0 0 0 0 0 

2. Andhra Pradesh 1074 407 190 68 10 675 

3. Asaam 8931 3185 5117 352 41 8895 

4. Bihar 0 0 0 0 0 0 

5. Jharkhand 1694 42 668 740 65 1515 

6. Gujarst 4144 2209 1144 691 4 4048 

7. Haryana 0 0 0 0 0 0 

8. Himachal Pradesh 1002 234 572 64 57 827 

9. Jammu and Kashmir 1755 239 873 231 83 1406 

10. Kamataka 0 0 0 0 0 0 

11. Kerala 0 0 0 0 0 0 

12. Madhya Pradesh 11894 74n 4068 238 12 11815 

13. Chhaltisgarh 5043 1711 1143 471 0 3325 

14. Maharashtra 6441 2830 2555 538 24 5947 

15. North East I 2128 44 147 249 3 443 

16. North East II 1550 37 187 511 79 814 

17. Orissa 4899 0 515 1037 200 1752 

18. Punjab 0 0 0 0 0 0 

19. Rajasthan 12386 5913 3996 1283 312 11504 

20. Tamil Nadu 0 0 0 0 0 0 

21. U~ar Pradesh (E) 0 0 0 0 0 0 

22. Uttar Pradesh (W) 0 0 0 0 0 0 

23. Uttaranchal 3881 359 1087 715 54 2215 

24. West Bengal 0 0 0 0 0 0 

Total 66822 24687 22282 7188 924 55081 
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(English} 

Stem Ru.t Fungal 01 ..... 

, 366. SHRI BALAS HOWRY VALLABHANENI: 
SHRI NIKHIL KUMAR: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) whether the Indian Council of Agriculture Research 
(ICAR) has formed a speclld team to survey and monitor 
the wheat crop in parts of the country to prevent any 
occurrence of the stem rust fungal disease in wheat which 
has r.pidly spread in many African Countries and beyond; 

(b) H so, the details of the recommendations made 
by the special team; 

(c) whether the ICAR has further taken any action to 
protect wheat from such diseases in future; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
and (b) Yes, Sir. The Indian Council of Agricultural 
Research (lCAR) formod a special team to survey and 
monitor the summer crop of wheat (of season crop) in 
the first week of August 2008. The team traveled 
extensively during August 2008 to monitor the presence 
of different diseases of wheat crop covering the route 
from Shim.a to summer nursery at Dalang Maidan in 
Lahul and Spiti valley of Himachal Pradesh through Tabo. 
kaza and Kunzum Pass. No trace of stem rust race UG 
99 was found in the wheat crop during this survey. 

(c) and (d) So far, Ug 99 race of stem rust of wheat 
has not been reported in India. The ICAR has taken 
proactive steps and arranged screening of newly released 
Indian wheat varieties as well Varieties in pipe line against 
Ug 99 race of stem rust under epiphytotic conditions of 
disease in Kenya during last two crop seasons and 
identified resistant varieties. Few of them are: UP 2338. 
Kundan, HD 2781. HI '500, GW 322. MP 4U10. HW 
1085, HUW 510. MACS 2846. HI 8498 and Raj 4'20. 

Multl.State Co-Operative Society 

1367. SHRI PRABHUNATH SINGH: Will the Minister 
of AGRICULTURE be pleased to state: 

(a) the constitution, powers and functions of the 
general body of a society registered under Mull·State 
Co-operative Societies Act, 2002; 

(b) persons other than members/delegates of the 
Multi-State Co-operative Society who can participate in 
deliberations of the general body meetings; 

(c) the powers, duties and functions of a Convener 
as per the provisions of the Multi-State Co-operative 
Societies Act, 2002; 

(d) whether under the provisions of the said Act a 
Convener can participate in the discussions of the general 
body meeting of a Multi-State Co-operative Society; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
As per the provision of Section 38(1) of the Multi State 
Cooperative Societies (MSCS) Act, 2002, the constitution 
of the General Body shall consist of all the members of 
the Multi State Cooperative Society. The powers and 
functions of the General Body shall be as enumerated 
under the provisions of Section 39 of the MSCS Act, 
2002, and bye-laws of a Multi State Cooperative Society. 

(b) Only members/delegates of a Multi State 
Cooperative Society and Members of the Board can 
participate in deliberations of the General Body Meeting. 

(c) to (e) The Chief executive (by whatever nome 
called) calVconvene the meetings of the General Body of 
the Multi State Cooperative Society on behalf of the Board 
of Directors. The powers and functions of the Chief 
Executive are as given in Section 52 of the MSCS Act 
2002. As per the provision of Section 51 (2) of the MSCS 
Act, 2002, the Chief Executive shall be member of the 
Board of a Multi State Cooperative Society and. therefore, 
may participate in the deliberations of the General Body 
Meeting. 

Dredging In River. and Canals 

1368. SHRI VIKRAMBHAI ARJANBHAI MADAM: Will 
the Minister of WATER RESOURCES be pleased to state: 

(a) the details ot dredging work earned out In rivers 
and canals in various States during the last three years 
and the current year. State-wise and year-wise; and 
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(b) thf! dredging work proposed to be undertaken 
during the next one year alongwith the funds allocated 
therefor? 

THE MINISTER OF STAlE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) and (b) As per the information provided by 

Inland Waterways Authority of India, Ministry of Shipping, 
Road Transports and Highways the details of dredging 
work carried out in the rivers and canals in the various 
states during the last three years and current year and 
proposed to be undertaken during next one year is as 
under: 

State-wise and year-wise Physical quantify of Oredging wot*s carried oul/proposed by 
Inland Waterways Authodty of India (IWA/) 

(In ·Cublc Meter) 

Year Uttar Pradesh Bihar West Bengal Assam Kerala 

2005-06 19,000 149,359 54,100 98,800 

2006-07 59,261 5,417 102,746 28,787 156,500 

2007-08 12,121 28,513 92,610 42,090 79,100 

2008-09 455,400 93,600 97,500 80,000 84,000 

2009-10 3,72,600 2,66,400 80,000 84,000 

Fund allocation for dredging work during 2009·10 is not yet approved by IWAI. 

Contract farming 

1369. SHRI PRASURAM MAJHI: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether suffiCient steps have been taken by the 
Government to promote conlract farming in the country; 

(b) if so, the details thereof; 

(c) whether financial assistance has been given to 
States or directly to farmers to promote contract farming; 
and 

(d) if so, the details thereof during the last three 
years and the current year alongwith the guidelines Issued 
by the Union Government to the States for this purpose? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
and (b) With a view to promote contract farming as part 
of the reforms in Agriculture, the Central Government has 

circulated a Model Agricultural Produce Marketing 
(Regulation) Act to the States in 2003" which provides for 
the registration of contract farming sponsors and recording 
of contract farming agreements with the Agricultural 
Produce Marketing Committee (APMC) or a prescribed 
authority under the Act, protection of title or rights of the 
farmers over the land under such contracts, dispute 
settlement mechanism and a model draft agreemont 
suggesting various terms and conditions. To help States 
in the formulation of Rules in this regard, the Ministry of 
Agriculture has also circulated a set of Model APMC Rules 
to them for adoption. By now, relevant provisions have 
been made by several State Govemments/UTa in their 
respective APMC Acts for providing a legal framework to 
contract farming, The Model Act circulated by the Ministry 
is suggestive in nature, and. since Agriculture is a Stale 
subject, it is for the State Govemments to decide on the 
implementation. intermediation and monitoring of the 
contract farming arrangements in their State. 

(c) No, Sir. 

(d) Question does not arise. 



501 Wrllt8n AnswtlfS AGRAHAYANA 19, 1930 (Sska) to OIJ6$/ions 502 

{Tf'IlnslstionJ 

Future. Trading 

1370. SHRI HEMANT KHANDELWAL: 
SHRI SHAILENDRA KUMAR: 
SHRI SUNIL KHAN: 

Will the Minister of CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be pleased to state: 

(a) whether the Government proposes to rein in 
futures trading for lowering the rising prices of food items; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI TASLIMUDDIN): (a) to (c) 
The primary role of the futures trading is price discovery 
and price risk management. The price discovery comes 
about through the aggregate perception of market players 
regarding different factors influenCing production viz. 
weather, global outlook, planted area etc. These factors 
are different for different commodities. As far as the 
agricultural (including essential) commodities are 
concerned, there may be sudden expectations about the 
future which collectively determines the trend in future 
prices. Price discoveries in futures market help the 
producers, namely the agriculturists to plan their 
agricultural operations. 

On the other hand, the prices in the spot market are 
determined by the interplay of forces of demand and 
supply (arrivals) on that particular day including monopoly 
power of a few traders. The producer armed with the 
knowledge of the futures, can avoid resorting to distress 
sale. He is also empowered to properly negotiate with 
the private trader regarding the prices having regard to 
the informed circumstances. 

In the context of discussion regarding whether and 
to what extent futures trading in agricultural commodities 
influence the wholesale and retail prices of these 
commodities, the Government had set up an Expert 
Committee to study this aspect. The Expert Committee 
set up by the Government analyzed the daily, weekly 
and monthly data on price volatility (spot price). The 
analysis made by the Expert Committee led it to conclude 
as follows: 

-Given these conflicting results from dally as against 
weekly and monthly data, no strong conclusion can 
be drawn on whether introduction of futures trade is 
associated with decrease or increase in spot price 
volatility". 

The Expert Committee also analyzed annual growth 
rate in prices of sensitive commodities (food grains and 
sugar) in pre-future period and post future period and 
concluded that although inflation clearly increased post-
futures in some sensitive commodities that have higher 
weight in consumer price indices, it is not possible to 
make any general claim that inflation accelerated more in 
commodities with futures trading. 

Therefore, the Expert Committee could not establish 
a conclusive link between futures trading and rise in prices 
of the commodities. However, as a matter of abundant 
caution, the futures trading in eight commodities viz. urad, 
tur, rice, wheat, potato, chana, rubber and soy 011 have 
been suspeonded. There Is no proposal at present to 
supendlban futures trading in additional commodities. 

India'. Claim for UNSC Permanent Member.hlp 

1371. SHRI M.K. SUBBA: Will the Minister of 
EXTERNAL AFFAIRS be pleased to state: 

(a) whether some permanent members of the United 
Nation. Security Council (UNSC) have extended their 
support to India's claim to be a perinanent member of 
the Council; and 

(b) if so, the present status of the India's claim in 
this regard? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
PRANAB MUKHERJEE): (a) Yes. Some permanent 
member of the UN Security Council have extended 
support to India's claim for permanent membership of an 
expanded Security Council. This has been expressed in 
various forms and fora including in bilateral discussions 
with Govemment of India. 

(b) There has been a steady accretion of support to 
India's candidature since it was announced in 1994. 

Or"n Technology to Protect Environment 

1372. SHRI K.S. RAO: Will the PRIME MINISTER 
be pleased to state: 
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(a) whether the Government has taken any steps to 
promote green technology to protect environment; 

(b) if so, the details thereof; and 

(c) the steps taken by the Government to reduce the 
Green House gas emissions? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) to (c) India has been following a path of 
sustainable development through a range of policies and 
programmes including promotion of environment friendly 
technologies to protect the environment while also yielding 
co-benefits for addressing climate change effectively. Some 
of the steps taken by the Government include, inter alia, 
setting up of the Bureau of Energy Efficiency and 
encouraging energy conservation and introduction of 
energy efficiency labeling, promoting use of renewable 
energy, power sector reforms, use of cleaner and lesser 
carbon-intensive fuel for transport, fur~1 switching to cleaner 
energy, promotion of clean technologies, reduction of gas 
flaring, encouraging Mass Rapid Transport systems and 
environmental quality management for all sectors. Further, 
Government of India has released the National Action 
Plan on Climate Change (NAPCC) in June 2008, firstly, 
to adapt to climate change and secondly, to further 
enhance of the ecological sustainability of India's 
development path. NAPCC envisages implementation of 
eight national Missions in several thematic areas such as 
National Solar Mission, National Mission for Enhanced 
Energy Efficiency, National Mission for Sustainable Habital. 
National Water Mission, National Mission for sustaining 
the Himalayan Eco-System, National Mission for a Green 
India, National Mission for Sustainable Agriculture, National 
Mission on Strategic Knowledge for Climate Change, to 
address the concerns of climate change. 

Declining Population of Exotic Bird. 

1373. SHRI DAlPAT SINGH PARSTE: Will the 
PRIME MINISTER be pleased to state: 

(a) whether any decline in tile population of exotic 
species of birds in the country has been reported: 

(b) if so, the details thereof and the reasons therefor: 

(C) the number of Wild Indian olrds faCing extinction 
and the reasons therefor: and 

(d) the effective steps taken by the Govemment in 
this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI S. REGUPATHY): 
(a) No, Sir. There are no such reports. 

(b) Does not arise. 

(c) There are no specific lCientific reports indicating 
that wild Indian bird species are facing extinction. 
However, the International Union for Conaervation of 
Nature and Natural Resources In their Red Data 1181 (2007) 
has reported that a total of 75 species of birds are 
threatened in India. Loss of habitats, anthropogenic 
pressures, incorporation of poisonous substances in the 
food chain due to intensive agriculture, horticulture, 
dairying etc. are the reasons attributed for this. 

(d) Various steps taken by the Central Government 
to strengthen wildlife conservation including birds are as 
below: 

(i) Threatened species of wildlife are Included in 
the Schedules of the Wildlife (Protection), Act, 
1972, thereby according them the highest degree 
of protection. 

(ii) The Wildlife (Protection) Act has been amended 
from time to time and made more stringent 
against wildlife related offences. 

(iii) A network of Protected Areas has been 
established to conserve wildlife and their habitats 
Including birds. 

(iv) Wildlife Crime Control Bureau has been set up 
to check illegal trade in wildlife and its products. 

(v) The State Government have been requested to 
strengthen the field formations and intenSify 
patroHing in and around the Protected Areas. 

(vi) Financial and technical assistance is extended 
to the StateJUT Governments under various 
Centrally Sponsored Scheme for providing bener 
protection and conservation of wildlife Including 
birds. 

Setting up of More Pnaport Facilltlltlon Cent,.s 

1374. SHRI K.C. PAlLANI SHAMY: Win the Minister 
of EXTERNAL AFFAIRS be pleased to state: 
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(a) the number of Paaaport Facilitation Centres (PFCs) 
located in the country, State-wise; 

(b) whether the Government has any proposal to set 
up more PFCs in view of the increasing number of 
passport applicants; 

(c) if so, the locations identified for this purpose; and 

(d) the time by which the new PFCs are likely to be 
set up in various States including Tamil Nadu? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI E. AHAMED): (a) to (c) At 
the moment, there are 37 passport offices all over the 
country. However, It is proposed to set up 77 Passport 
facilitation Centres or Passport Seva Kendras (PSKs) 
across the country as part of Implementation of the 
Passport Seva Project. The final decision on their actual 
location is yet to be taken. There will be a provision to 
increase public dealing counters at PSKs or open 
additional PSKs, in keeping with the increase in passport 
demand. 

(d) All the 77 PSKs, including those In Tamil Nadu, 
are expected to be established by January 2010. 

{TflIns16tion} 

Financial A •• I.tance to NOO. 

1375. SHRI M. ANJAN KUMAR YADAV: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) whether the Government has provided any 
financial assistance to the Non-Governmental 
Organizations (NGOs) for implementation of health related 
Schemes in Andhr. Pradesh; 

(b) if so, the details thereof along with the amount 
of said assistance provided, during the last three years 
and the current year NGO-wise; 

(c) whether the Government has reviewed the 
functioning of these NGOs in this regard; 

(d) if so, the names of the NGOs In respect of which 
shortcomings have been noticed; and 

(e) the action taken by the Government in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) Yes, Sir. the NGO Division of Ministry of 
Health & Family Welfare has been providing funds to the 
Non Governmental Organisations (NGOs) of Andhra 
Pradesh under the Mother NGO Scheme through State 
Health Society. 

(b) The Grant-in-aid is disbursed to the NGOs by 
the State Health Society, which keeps their record. Rs. 
253.5 lakh have been released to State Health Society, 
Andhra Pradesh, during last 3 years, for this purpose. 
No funds have been released so far to Andhra Pradesh 
State Health Society during the current year. 

(c) The State Haalth Society of Andhra Pradash 
reviews the functioning of the NGOs In the Stata of 
Andhra Pradesh. 

(d) No such report has been received from the State 
of Andhra Pradesh. 

(e) does not arise In view of reply above. 

{English} 

U.e of Mercury In Medical In.trument. 

1376. SHRI G.M. SIDDESWARA: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleued to state: 

(a) the details of the steps taken/proposed to be 
taken to phase out the use of to.xic metal-mercury which 
is currently In use In medical Instruments In the country; 

(b) whether the Govemment proposes to frame any 
policy in this regard; and 

(c) if so, the details thereof and the action taken 
thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (c) The Drugs Controller General (India) 
under the Ministry of Health and Family Welfare has been 
entrusted with the regulation of only 10 different types of 
medical devises which are used inside the human body 
and these do not contain the toxle metal mercury. 
However, the Government has already introduced the 
Drugs and Cosmetics (Amendment) BUI, 2007 in the Rajya 
Sabha which aims at, intar alia, creating a Central Orugs 
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Authority of Indio. The Bill contains provisions for further 
expansion of the definition of drug to include medical 
devices and regulation of their standards by the proposed 
Central Drugs Authority. 

Compensatory Afforestation 

1 ~~77. SHRI l. RAJAGOPAL: Will the PRIME 
MINISTER be pleased to state: 

(a) the detaUs of the land area targeted to bo brought 
under the Compensatory Afforestation programme; 

(b) whether the target has been achieved; 

(c) if ~o, the details thereof; and 

(d) il not, the reasons thorefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI S. REGUPATHY): 
(a) to (d) Under the Forest (Conservation) Act, 1980, as 
and when any lorest land is diverted for non-torestry 
purpose, compensatory atlorestalion over equivalent non-
torest land or over degraded forest area double in extent 
in lieu 01 the area diverted is stipulated to be undertaken 
at. the cost of the Project. As on 30th September 2008, 
compensatory afforestation over about 1.2 million hectares 
has been stipulated. However, achievement against this 
stipulation has been 41.9%. The easie reason for slow 
progress ill this regard has been availability of funds for 
the work. 

Decline In Black Bucks Population 

1~~78. SHRI ANANTA NAYAK: Will the PRIME 
MINISTER be pleased to statll: 

(a) thb details of population of black bucks in the 
country, State-wise; 

(b) whether there IS a sharp decline in their population 
in the country; 

(c) II so, the details thereof and the reasons therefor; 
and 

(d) the detailS 01 the steps taken by the Government 
to save these rare species from extinction? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI S. REGUPATHY): 

(a) Exclusive and comprehensive country wide population 
estimation of black bucks has not been carried out. 

(b) No, Sir. There are no such reports. 

(c) Does not arise. 

(d) The steps taken by Govemment of India to protect 
wildlife including rare species are as under: 

i. Threatened species of wildlife are included In 
the Schedules of the Wildlife (Protection), Act, 
1972, thereby according them the highest degree 
of protection. 

ii. The Wildlife (Protection) Act, 1972 has been 
amended from time to time and made more 
stringent against wildlife related offences. 

iii. Network of Protected Areas have been 
established for better protection of wildlife and 
their habltals including black buck$. 

iv. The State Govemments have been requested 
to strengthen the field formations and intensify 
patrolling In and around the Protected Areas and 
other biodiversity rich areas. 

v. Financial and technical assistance is extended 
to the State/UT Governments under various 
Centralty Sponsored Schemes, viz, Development 
of National Parks and Sanctuaries Project Tiger 
and Project Elephant for providing better 
protection to wildlife, including black bucks. 

vi. Wildlife Crime Control Bureau, with a network 
of five Regional and three Sub Regional Offices, 
has been set up to control wildlife crime. 

vii. India is a Signatory to the Convention on 
Intemational Trade in Endangered Species of 
Wild Fauna and Flora (CITES) that regulates 
international trade in wildlife and its derivatives. 

Re-Allgnment of Narol-Neroda Section of NH-8 

1379. SHRIMATI JAYABEN B. THAKKAR: Will the 
Minister 01 SHIPPING, ROAD TRANSPORT AND 
HIGHWAYS be pleased to state: 

(a) whether the Government has received any 
proposal for re-alignment of Narol·Naroda Section of 
National Highway No.8; 
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(b) if SO, the details thereof; and 

(c) the time by which the same is likely to be 
completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING. ROAD TRANSPORT AND HIGHWAYS (SHRI 
KH. MUNIYAPPA): (a) No proposal for realignment of 
Narol-Naroda Section of NH-8 has been received. 

(b) and (c) Does not arise. 

LTC by Air to Northeast Region 

1380. SHRIMATI SUSHEELA BANGARU LAXMAN: 
SHRI P. RAJENDRAN: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the Government proposes to review the 
categories of officers entitled to undertake Leave Travel 
Concossion (LTC) to the Northeast Region by Air in view 
of the revised pay as recommended by the Sixth Pay 
Commission; 

(b) if so. the details thereof alongwith the categories 
of officers/staff Ukely to be permitted to undertake LTC to 
Northeast by Air; and 

(c) the time by which such a decision is likely to be 
finalised? 

THE MINISTER OF STATE IN THE PRIME 
MINISTER'S OFFICE AND MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND 
PENSIONS (SHRI PRITHVIRAJ CHAVAN): (a) No. Sir. 

(b) and (c) Do not arise. 

PG Dental Certificate Courses 

1381. SHRI CHENGARA SURENDRAN: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) whether the Dental Council of India has launched 
post-graduate Dental Certificate courses in collaboration 
with the Inaira Gandhi National Open University as 
reported In the Hindustan Times dated 18 April. 2008: 

(b) if so. the detaits thereof: 

(c) whether such courses are recognized in the 
country as well as abroad; and 

(d) if so. the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (d) The Indira Gandhi National Open 
University (IGNOU). in collaboration with the Dental 
Council of India. has launched two one-year Postgraduate 
Certificate Courses for the improvement of clinical acumen 
of dental practitioners in (1) Endodonties and (2) in Oral 
Implantology in open and distance leaming mode, effective 
from 2008-09 academic session. These Courses envisage 
enhancement of knowledge and skills in the field of 
Conservative. Dentistry and Oral Implantology for 
diagnosing and managing the cases in these fields. Since 
IGNOU being a recognized University and having taken 
initiative tor starting Postgraduate Certificate Cou .... s. the 
same are approved ones. 

Gro.. Dom •• tlc Product 

1382. SHRI RAGHUVEER SINGH KOSHAL. Will the 
PRIME MINISTER be pleased to state: 

(a) the annual target fixed for the growth rate of 
Gross Domestic Product for each year of the Eleventh 
Five Year Plan in the country; 

(b) the percentage of annual growth rate desired in 
the Agriculture. Industrial and Service Sectors for tho 
achievement of the target; 

(c) whether any schemes have been formulated to 
achieve the fixed targets of growth rate In these sectors; 
and 

(d) if so. the details thereof alongwlth the funds 
required for the implementation of these schemes? 

THE MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS AND MINISTER OF 
STATE IN THE MINISTRY OF PLANNING (SHRI V. 
NARAYANASAMY): (8) and (b) The Planning Commission 
does not fix growth rate targets of Gross Domestic Product 
in the country on yearly basis. The ,Eleventh Five Year 
Plan has fixed the growth target for the economy at 9% 
per year for the Plan period (2007-12). In the Eleventh 
Plan, the growth rate in the agriculture. industry and 
services sector is projected as 4% per year. 10010 to 11 % 
per year and 9% to 11 % per year respectively. 
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(e) and (d) In order to achieve the growth targets 
several schemes have been proposed in the Eleventh 
Plan that Include (along with the projected gross 
budgetary support at 2006-07 prices during the Eleventh 
Plan in brackets): Rastriya Krishi Yojana (Rs. 22104 crore). 
National Food Security Mission (Rs." 4317 crore), National 
Hortieulture Mission (As. 7788 erore), Rural Drinking Water 
(As. 34916 erore), National Rural Employment Guarantee 
Programme (Rs. 88415 erore). Pradhan Mantir Gram 
Sadak Yojana (As. 38240 erore), Aural Housing (As. 2368 
erore), Swaranjayanti Gram Swarojgar Yojana (Rs. 15740 
erore), . National Highway Authority of India (Rs. 36238 
crore). Sarva Siksha Abhiyan (Rs. 62775 crore). Mid-Day 
Meals Pragramme (RJr 42439 erore). National Rural 
Health Mission (Rs. 79112 crore). Integrated Watershed 
Development Programme (Rs: 15359 eror.), Skill 
Development (Rs. 20159 erore). Integrated Child 
Development Services (Rs. 45445 erore). etc. 

Backlog of RTI Petitions 

1383. SHRI NAAAYAN CHANDRA BORKATAKY: Will 
the PRIME MINISTER be pleased to state: 

(a) whether there is a huge backlog of RTI petitions 
pending before Central Information Commission; 

(b) if so, the details thereof and the reasons therefor; 
and 

(c) the measures taken or proposed to be taken by 
the Govemment to address such backlogs for effective 
implementation of RTI Aet? 

THE MINISTER OF STATE IN THE PRIME 
MINISTER'S OFFICE AND MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBliC GRIEVANCES AND 
PENSIONS (SHRI PRITHVIRAJ CHAVAN): (a) and (b) 
Till 30.9.2008, the Central Information Commission 
received 24.145 appeals and eomplaints. of which 15,475 
have already been disposed of. 

(c) The Government has recently appointed four more 
Information Commissioners in the Central Information 
Commission. 

Visit of Chinese Foreign Minister to India 

1384. SHRI NAVEEN JINDAL: Will the Minister of 
EXTERNAL AFFAIRS be pleased to state: 

<a) whether the Foreign Minister of China visited India 
recently; 

(b) if so. the details thereof alongwith the discussions 
held during his visit; and 

(e) the reaction of the Govemment on the Issues 
raised by him? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
PRANAB MUKHERJEE): (a) Yes. The Foreign Minister of 
the People's Republic of China. Mr. Yang Jiechi visited 
india from 7 to 9 September 2008. 

(b) to (c) During his visit, the Foreign Minister of 
China heid discussions with the External Affairs Minister 
on the full range of bilateral issues and reiterated the 
eonsensus reached during the visit of the Prime Minister 
of India to China in January 2008. The two Ministers 
also exchanged views on regional and Intemational Issues 
of mutual concem. The Foreign Minister of China called 
on Prime Minister. 

During the visit. the Foreign Minister ot China also 
inaugurated the new Chinese Consulate in Kolkata. 

Conatructlon of Elevated Highway. 

1385. SHRI E.G. SUGAVANAM:" Will the Minister of 
SHIPPING. ROAD TRANSPORT AND HIGHWAYS be 
pleased to slate: 

(a) whether the Govemment proposes to construct 
signal-free elevated highways in the country; 

(b) If so, the details thereof alongwith the stretches 
identified for this purpose; 

(c) the likely cost for construction of such elevated 
highways; and 

(d) the time by which the construction of such 
highways are likely to be completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING. ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) to (d) This Ministry is primarily 
responsible for the development and maintenance of 
National Highways (NHs). Traffic Signals are usually not 
provided on NHs as this defeats the basic objective of 
providing an obstruction free high speed facility. There is 
no proposal to construct signal-free elevated roads on 
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NHs in the country. However, the details of the ongoing 
works of elevated highways in the stretches of NHs 

Name of State NH Stretch 
No. 

Karnataka 7 Elevated highway from 9.98 
Silk board junction to 
electronic city junction 

Kamataka 4 Construction of elevated 4.35 
highway on Banglore· 
Nelamangala section as a 
part of access controlled 
highway project of NH·4 
from km 10 to km 29.50 

DelhilHaryana 2 Badarpur elevated 4.40 
highway 

Tamil Nadu 4 Elevated road from 18.3 
Chennai Port to 
Maduravoyal 

Sale of Banned Drugs 

1386. SHRI CHANDRAKANT KHAIRE: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) whether some drugs which are banned in the 
country, are still being sold in the market; 

(b) if so, the details thereof; 

(c) the action taken by the Govemment in this regard? 

THE MiNISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) and (b) No, Sir. Manufacture and sale of 
banned drugs is an offence under the Drugs and 
Cosmetics Act. 1940. Action in respect of violation of 
conditions of manufacture of sale licenses is taken by 
State licensing Authorities apPOinted by State 
Governments. 

(c) The Drugs and Cosmetics Amendment Bill, 2005 
has recently been passed by the Parliament for enhancing 
penalties for offences under the said Act. 

alongwith their estimated cost and anticipated date for 
completion are given below: 

Length 
(in km) 

Estimated 
Cost (In 

Rs. Crore) 

450 

445 (Total 
project 
Cost) 

340 

310 

Anticipated date 
of completion 

March 2009 

November 2009 

October 2010 

March 2012 

Affore.tatlon of Degraded Non-Forna 'and 

1387. SHRI M.P. VEERENDRA KUMAR: Will the, 
PRIME MINISTER be pleaeed to state: 

(_) whether the Government has received any 
proposals for afforestation of degraded non-forest land 
by invoMng Panchayat Raj Institutions from various States; 

(b) if so, the details thereof; 

(c) the current status of the proposals so received; 
and 

(d) the time by which these proposals are likely to 
be finalized? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI S. REGUPATHV): 
(a) and (b) A Scheme for afforeatation on non-forest lands 
by involving Panchayati Raj Institutions has been mooted 
by the Ministry of Environment and Foreats. The Scheme 
has not been approved yet. 

(c) and (d) Does not arise. 
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Criteria for Dletrlbutlon of Hal Quota 

1388. DR. RAJESH MISHRA: Will the Minister of 
EXTERNAL AFFAIRS be pleased to state: 

(a) the State-wise details of the Haj quota for the 
year 2008; 

(b) the details of the criteria adopted for distributing 
quota 10 the public and the private tour operators; 

(c) whether a few operators have been allotted more 
seats than the quota; and 

(d) If so, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI E. AHAMED): (a) The total 
quota for India for Haj 2008 is 167,991 pilgrims. State-
wise details of 123,211 pilgrims, who would be going to 
Saudi Arabia for Haj 2008; through the Haj Committee of 
India are given at Statement I. The visit of the remaining 
44,780 pilgrims for Haj 2008 would be arranged by 297 
Private Tour Operators as per distribution list attached at 
Statement II. 

(b) The Haj Committee of India distributes the quota 
among various States/Union Territories (UT) on a pro-
rate basis according to the Muslim population of each 
StatelUT. Besides that, States having excess applications 
are allotted additional quota proportionately from the 
unutilized quota of other States. As regards the distribution 
of quota among the Private Tour Operators (PTOs), the 
quota for Haj 2008 has been allocated, in a transparent 
manner, to the repeaVold PTOs (i.e. PTOs who were 
given quota in Haj 2007) who fulfilled the prescribed rules, 
regulatiOns and requirements for the welfare of Hajis and 
also had the recommendations of the Associations, if they 
belonged to one, at the same level as was given to 
them earlier. 

(c) and (d) No PTO has been allotted more quota 
than it's due as it is given earlier years. The quota for 
PTOs, allotted by the Royal Government of Saudi Arabia, 
is a limited resource in which distribution can only be 
done by taking into account the capabilities and past 
record of the applicants. The PTOs registered in the 
previous year having provided the services for Haj pilgrims 
in a statisfactory manner, the Govemment has no reason 
to reduce their quota for the ensuing year. The quota for 
Haj 2008 has been allocated among the repeaVold PTOs 
(i.e. PTOs who were given quota in Haj 2007) based on 
their past performance, at the same level as was given 
to them earlier. 

StIItem"", I 

Haj 2008-8IIlIe-wistl Illloclllion 01 Quol. 01 pilgrims 
going through Ihs Hal' CommitIH 01 Int* 

StateslUnion Territories 

Andaman and Nicobar (UT) 

Andhra Pradesh 

Assam 

Bihar 

Chandigarh (UT) 

Chhattisgarh 

Dadar and Nagar Havell (UT 

Daman and Diu (UT) 

Deihl (UT) 

Goa 

Gujarat 

Haryana 

Himachal Pradesh 

Jammu and Kashmir 

Jharkhand 

Kamataka 

Kerala 

Lakshadweep (UT) 

Madhya Pradesh 

Maharashtra 

Manipur 

Orissa 

Pondicherry (UT) 

Punjab 

Rajasthan 

Tamil Nadu 

Tripura 

Uttar Pradesh 

Uttarakahand 

West Bengal 

Govemment Quota 

Total 

Pilgrims Quota 

67 

7254 

3090 

5420 

52 

445 

51 
37 

1921 

176 

5868 

1237 

191 

6989 

2392 
6884 

8943 

63 

4309 

11358 

376 

846 

289 
414 

4991 

3762 

114 

30635 

1115 

7922 

6000 

123211 
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St.tement " 

Haj 2008-Allocation of Pilgrims Quota to thtJ PrivattJ Tour ap.l7ltofS 

Name of the Private Tour Operator 

2 

3N Travels & Tourist Bureau, Mumbai 

A.S. Enterprises, Delhi 

A·l Tours & Travels, Mumbai 

Adenwala Tours and Travels, Ahmedabad 

Alzal Haj Tours and Travels (P) Ltd., Channai 

Ahlan Haj & Umrah Services, Delhi 

Air Flot Travels, Mumbai 

Air Travel Enterprisos India Ltd., Trivandrum 

Ajmeri Tours and Travels, Bhilwara, Rajashlhan 

Akbar Tours and TravelS, Kerala 

Akbar Travel of India, lJIumbai 

Akbari Tours and Travels. Ahmedabad 

Akola Haj Tours, Akola. Maharashtra 

AI Akbar Tours, Mumbai 

AI Amal Haj Umrah Service, Kerala 

AI Amanath Haj Service Pvt. Ltd., Chennai 

AI Ameen Haj Corporation. Raigad Madhya Pradesh 

AI Ameen Tours and Travels, Kanpur 

AI Ansar Haj & Umrah Organiser, MLimbai 

AI Aqsa Tours and Travels, Kolkata 

AI Aquib TravelS Service, Thane 

AI Aralat Hal & Umrall Tours. Nagpur 

AI Atter Haj Corporation. Mumbai 

AI Azam Tours and Travels. Hyderabad 

Quota 
approved for 

Haj 2008 

3 

250 

125 

125 

50 

50 

100 

96 

150 

450 

600 

100 

200 

100 

100 

395 

75 

80 

100 

100 

100 

75 

75 

50 

518 
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25. AI Aziz Tours and Travels, Nashik SO 

26. AI Boraque Tours and Travels, Kolkata 50 

27. AI Burhan Tours and Travels, Burhanpur, Madhya Pradesh 100 

28. AI Falah Travels & Haj Group, Malappuram 600 

29. AI Farid Tours and Travels, Gujarat 125 

30. AI Farooq Hal Service, Feroke, Kerala 200 

31. AI Fathah Haj Service (P) Ltd., Tamil Nadu 150 

32. AI Habeeb Tours, Mumbai 100 

33. AI Hafiz Tours and Travels, Dhule, Maharashtra 100 

34. AI Hamd Haj & Umrah Tours & Travels, Mumbai 100 

35. AI Hamd Haj & Umrah TO!lrs, Mumbai 150 

36. AI Hamza Travels, Mumbai 50 

37. AI Haram Tours and Travels, Roorkee 300 

38. AI Haramine Haj Service (P) Ltd., Chennai 150 

39. AI Harmain Hajj Umra Travels, Kollam, Kerala 100 

40. AI Hasan Travels, Mumbai 100 

41. AI Hashim Haj Tours, Ahmedabad 90 

42. AI Hidaya Hall Service, Kerala 100 

43. AI Hidayat Tours and Travels, Mumbai 80 

44. AI Hyaz Tours & Travels, Bharuth 350 

45. AI Hind Tours and Travels, Calicut 600 

46. AI Huda Haj Service (P) Ltd., Coimbatore 75 

47. AI Hussam India Hall and Umra Service Management, Kochi, Kerala 395 

48. AI Hussam Travel & Tours India (P) Ltd., Purasawa, Chennai 300 

49. AI Ikhlas Haj Corporation, Maharastra 50 

50. AI Irtran Tours and Travels, Mumbai 200 

51. AI Irshad Tours and Travels, Pattambi, Kerala 250 

52. AI Jamia Hajj Group, Malappuram 130 

53. AI Jamil Haj Tours, Mumbai 125 

54. AI Junaid Haj & Umrah Company, Meerut 200 
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55. 

56. 

57. 

58. 

59. 

60. 

61. 

62. 

63. 

64. 

65. 

66. 

67. 

6B. 

69. 

70. 

71. 

72. 

73. 

74. 

75. 

76. 

77. 

7B. 

79. 

BO. 

B1. 

B2. 

83. 
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AI Khalid Tours and Travels, Mumbai 

AI Khizer Tours, Baroda 

AI Khuddarn Hall & Urnrah Service, Sri Nagar 

AI Mabrook Hall Group, Malappuram 

AI Madeena Haj Service, Chennai 

AI Madina Tours and Travels, Bangalore 

AI Madni Tours and Travels, Mumbai 

AI Manasik Tours Intemational, Bangalore 

AI Mansoor Tours and Travels, Ahmedabad 

AI Mehdi Tours, Murnbai 

AI Meraj Tours and Travels, Jodhpur 

AI Minar Tours & Travel., Himmatnagar, Ahmedabad 

AI Misbah Haj & Umra Service, Chennai 

AI Multazlm Haj & Umrah Service, Mumbai 

AI Multazim Haj Tours and Travels, Thane 

AI Noor Haj Service, Thanjavur, Tamilnadu 

AI Quba Tours and Travels, Pune 

AI Rahman Haj Tours and Travels, Bangalore 

Ai Rifal Haj Umra Service, Palakkad, Kerala 

AI Safa Haj Service, Pudukkottai, Kerala 

AI Safa Tours, Mumbai 

AI Syed Tours International, Bangalore 

AI Taiyaba Tours and Travels, Bangalore 

AI Tawaf Hajj-Urnrah Travel & Tourism, Kollam, Kerala 

AI Umair Tours and Travels, Bhiwandi 

AI Uqba Tours and Travels, Kanpur 

AI Waha Haj Tours, Mumbai 

AI Zoobi International, Mumbai 

AI.Aklram Haj Tours, Mumbal 

3 

350 

80 

150 

170 

50 

100 

50 

100 

50 

350 

100 

126 

50 

50 

50 

250 

70 

80 

100 

11& 

180 

290 

100 

150 

150 

100 

75 

150 

60 

522 
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84. AI-Aksha Tours and Travels, Ahmedabad 100 

85. Alban Hajj Umrah Service, Cochin 200 

86. AI-Faruqui Haj Umrah Tours, Sabar Kantha 125 

87. AI·Haramainy Haj Group, Malappuram 300 

88. AI-Hira Tours & Travels, Hyderabad 150 

89. AI-Husami Haj Umrah Tours, Thane 60 

90. Alit Tours and Travels, Ahmedabad 50 

91. A1itlya Tours & Travels, Mumbai 150 

92. AI-Kabeer Tours & Travels, Mumbai 150 

93. Allahu Akbar Tours and Travels, Bangalore 100 

94. Alliance 1~lernational Tours and Travels, Mumbai 100 

95. AI-Madeona Haj Umrah Tours, Nasik 50 

96. Alsalam Haj 0 Umrah Tours, Akola 100 

97. Altima Tours and Travels, Trlvandrum, Kerala 400 

98. Ahon Travels & Carga, Hyderabad 150 

99. AI·Yuean Tours & Travels, Hyderabad 250 

100. Aman Tourism, Kolhapur 90 

101. Aman Tours and Travels, Tarapur Gujerat 70 

102. Anam Tours and Travels, Delhi 135 

103. Ansaar Tours and Travels, Pune 150 

104. Arabia Tours and Travels Haj & Umra, Pune 200 

105. Arabian Tours and Travels, Mumbai 160 

106. Aratat Travel Service, Thane 85 

107. Aratath Hal Group. Malappuram 220 

108. Ana Tours and Travels. Mumbal 200 

109. Artat Haj Tours. Viramgam Ahmedabad 100 

110. Anath Toul's Hal & Umrah Group., Hyderabad 100 

111. ARK Enterprises Travel Agency, Hyderabad 85 

112. As Safaa Tours and Travels. Mumbai 50 
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113. As 'Serat Tours, Mumbai 150 

114. Mfahan Tours and Travels, Mumbai 100 

115. A8hiyana Tours and Travels, Deihl 200 

116. Ashraf Hal Umrah Tours, Amravati, Maharashtra 90 

117. Asian Tours and Travels, Mumbai 250 

118. Aelam Haj Tours and Travels, Malappuram 150 

119. Aa-safa hal Tour, Navsari, Gujarat 175 

120. As-Saud Tour, Navasari, Gujarat 100 

121. Ateeq Haj Tours and Travels, Anantapur, Andhl'8 Pradesh 150 

122. Atlas Tours and Travels, Mumbal 800 

123. Awaliya Haj Tours, Indore 50 

124. Azeem Tours and Travels, Mumbai 140 

125. Badsha Tours and Travels, Kadapa, Andhra Pradesh 100 

126. Bakhla Intemational Tours, Murnbai 180 

127. Bakhla Tours and Trovels, Mumbai 225 

128. Bakkah Hajj Umrah Service. Malappuram 50 

129. Beitulloah Tour Intemational, Bagalore 350 

130. Benzy Tours and Trllvels, Mumbai 600 

131. Silal Haj & Umroh Tours and Travels, Sharuch 80 

132. Bismillah Haj Tours & Travels. Pune 100 

133. Biamillah Tours and Travels. Bangalore 70 

134. Bushra Haj Service. Chonnai 75 

135. Chlshti Tours and Travels. Kanpur 100 

136. ClaSSIC Tours & Travels Mumbal 180 

137. Cosmic Tours and TravelS. Mumbai 365 

138. Creative Enterprises. Mumbai 395 

139. Creative Tours & Travels (India) Pvt. Ltd .. Mumbai 185 

140. Darul Haram Tours & Travels. Mumbal 120 

14_1_. __ ~D~a=N~e=S=h~l~ou~r~s-a~n-d--T-ra-v-e-ls-.-A-h-m_e_d_ab __ ad ___________________________________________ '7_5 ______ _ 
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142. Davar-E-Hablb Tours & Travels, Mumbai 226 

143. Dayar-e-Haram Tours & Travels, Mumbai 80 

144. Delta Tours and TravCils, Mumbai 600 

145. Dheen Haj Service, Chennai 395 

146. EI Burq Travels, Dathi 200 

147. Fadhil Group Tours and Travels, Kannur, Kerala 50 

148. Falsal Tours and Travels, New Deihl 50 

149. Faiz Travels, Meerut 150 

150. Fathimagani Haj Service, Ramanathapuram, Andhra Pradesh 100 

151. Fly Intemational, Mumbal 100 

152. G.B. Tours and Travels, Lucknow 120 

153. Ghouse Tours and Travels, Kamataka 150 

154. Global Tours and Travels, Sri Nagar 60 

155. Golden Travels, Hyderabad 225 

156. Gujarat Haj Tours, Ahmedabad 300 

157. Haad! Tour Haj & Umrah, Malegaon, Maharashtra 80 

158. Ha/ Corporation of India, Bangalore 100 

159. Haj Tours Corporation, Indore 100 

160. Hajipir Haj Tours, Mumbai 150 

161. Ha/ir Tours & Travels, Secunderabad, Andhra Pradesh eo 
162. Hamdaan Travel Service, Kolkata 100 

163. Hameedya Tours and Travels, Bombay 300 

164. Hazrat Khawaja Garib Nawaz Haj Tours, Ahmedabad 225 

165. Haena Travel Service. Lucknow 50 

166. Hljaz Tours and Travels, Mumbai 60 

167. Hijra Haj Group, Malappuram 200 

168. Huda Haj Tours and Travels, Mumbai 75 

169. IHekhar Travel Services, Delhi 150 

170. Ikram Haj Corporation. Mumbai 126 
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171. Imaan International, Mumbai 

172. Indian Haj Corporation, Thane 

173. Indian Hal Service Corporation, Thiruvananthapuram 

174. Islamic Tours and Travels, Lucknow 

175. J.S. Tours and Travels, Bangalore 

176. Jannat Tours and Travels, Faizabad 

1 n. Jigar Tours and Travels, Ahmedabad 

178. Kaazi Sarkar Travel, Neomuch, Madhya Pradesh 

179. Kadri Haj & Umrah Tours Organisers Ahmednagar, Maharashtra 

180. Kalanthar Haj Service, F'udukkottai, Kerala 

181. Kamataka Haj Group, Bangalore' 

182. Kerala Islam Haj & Urnrah Service, Callcut 

183. Khadim Tours & Travols, Mumbai 

184. Khandesh Haj Corporation, Jalgoan, Maharashtra 

185. Khawaja Garib Nawaz Tours and Travels, Ahmedabad 

186. Kokan Tour Corporation, Thane 

187. Kolhapur Haj Corporation, Kglhapur 

1 aa. Kllkata Tours and Travels Pvt. Ltd.. Kolkala 

189. Kolwala Tours and Travels, Mumbai 

190. Labbaik Haj Tours & Travels, Navsari, Gujarat 

191. Labbaik Tours & Travels, Mumbai 

192. Labbaik Tours and Travels, Bangalore 

193. M G Tours & Travels, West Bengal 

194. M K Haj & Umrah Travels. Kolkata 

195. M K Travels. Mumbai 

196. Mabrook Haj Group. Malappuram 

197. Madani Hal Group. Gulbarga 

198. Madina Tours & Travels, Hyderabad 

199. Madin~h Haj Tours & Travels Agency, Guwahati 

530 
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100 

80 

150 

100 

50 

75 

130 

60 

90 

100 

100 

575 

200 

125 

130 

100 

70 

50 

100 

50 

150 

225 

60 

100 

250 

175 

175 

80 

50 
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200. Madni Travels, Varanasi 50 

201. Mahdi Tours and Travels, Mumbai 150 

202. Makkah Haj Corporation, Mumbai 300 

203. Malabar Haj Group, Malappuram 300 

204. Marnaba Haj Umrah Tours. Mumbai 50 

205. Marhaba Muqaddas Umrah Haj Tours. Mumbai 50 

206. Marlyam Taj Tours, Indore 110 

207. Marshal Travels, Mumbai 100 

208. Massom Tours and Travels, Bharuch, Gujarat 50 

209. Master Travel!>, Pune 120 

210. Mateen Tours and Travels, Mumbai 100 

211. Maulana Tours Corporation, Mumbai 125 

212. Meera Tours and Travels. Ahmednagar 50 

213. Meezab E Rahemat Haj Umrah & Ziyarat Tours, Nashik 65 

214. Meezab E Rahmat I-Iaj Umrah & Ziyarat Tours, Nashik 65 

215. Mehdi Tours and Travels. Lucknow 50 

216. Merchant Tour Service, Mumbai 100 

217. Metro Tours and Travels, Cuttuck 50 

218. Millath Haj Service. Chennai 150 

219. Miraza Tours and Travels, Lucknow 120 

220. Modern Tours and Travels, Kolkata 75 

221. Mohammedia Tours and Travels, Ahmedabad 200 

222 MolYi Haj & Umrah Tours and Travels, Bharuch 100 

223. Momin Haj Umrah Tours, Mumbai 150 

224. Moulana Haj Service, Mumbal 100 

225. Mukhlis Haj & Umrah Tours, Th~e 60 

226. Multazam Tours Pvt. Ltd. Mumbal 200 

227. Multazim Haj Corporallon. Thane 50 
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Muqaddas Haj Corporation, Thane 

Muqaddas Tours and Travels, Bangalore 

Muslim Tours Corporation, Mumbai 

Najath Khidmathlll Hujjaj, Palakkad 

Nawab Travels Private Limited, Delhi 

Noble Tours and Travels, Ahmedabad. 

Noorul Haram Tours and Travels, Roorkee 

Nusrath Hajj Umrah Service Tours and Travels, Malappuram 

P.K.M. Travels, Punnathala, Kerala 

Peerzada Travels. Mumbai 

Poona Tours and Travels, Pune 

Qiblah Haj Umrah Services, Mumbai 

Quadri Haj Service, Jabalpur, Madhya Pradesh 

Rablta Haj Umrah Tours. Aurangabad. Maharashtra 

Rapid Tours and Travels. Mumbai 

Raza Tours and Travels. Bhilwara, Rajashthan 

Razzak & Sons (Kakiwala Tours & Travels) Ahmedabad 

Razzak Enterprises, Hyderabad 

Regal Tour Service. Mumbai 

Rehbar Tours & Travels. Mumbai 

Reliable Haj Umrah Tours. Thane 

Relief Tours and Travels, Godhra 

Ri-:hway Tourr. and Travels. Coimbatore 

Roshan Haj Umrah Tours and Travels, Maharashlra 

Royell Travels & Cal go Service. Hyderabad 

Ruby Tours and Travels. Pune 

Rumani Enterpristts. Mumbai 

Saaheb Haj Service, Karnataka 

Safar Haj Tours. Ahmedabad 

3 
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257. Sagar Tours and Travels, Gorakhpur 

258. Salamath Haj Service, Rammnad, Tamilnadu 

259. Salamath Hajj Service, Calicut 

260. Saleem Hoj & Umrah Service, Chennai 

261. Samrat Tours and Travels, Jaipur 

262. Sanjar Travels, Ahmedabad 

263. Sarkar Travels, Bhilwara 

264. Saudi Tours & Travels, Mumbai 

265. Seair Haj Service, Bangalore 

266. She Haj Service, Coimbatore 

267. Shafi Haj & Umra Tours, Ahmednagar, Maharashtra 

268. Shaheen Haj Tours and Travels, Bareilly 

269. Sharief Tours & Travels, Hyderabad 

270. Shukriya Travels, Mumbal 

271. Sky Ship International Pvt. Ltd., Mumbai 

272. Suez International, Navasari, Gujarat 

273. Sultanjee Enterprises, Delhi 

274. Surat Haj Tours, Surat 

275. Syedina Tours and Travels, Bangalore 

276. SYS Haj Cell, Kozhikode 

2n. SYS Haj Group, Malappuram 

278. Taj Tour & Travels, West Bengal 

279. Tamboli Tours and Travels, Ahmednagar 

280. Tashkent Tours & Travels, Surat 

281. Tawaf E Makkah Tours and Travels. Mumbai 

282. Tawakkal TOUrism Corporation, Nagpur 

283. Tawakkal Tours and Travels. Ahmedabad 

284. Tawakkal Tours and Travels, Bangalore 

285. Tawakkal Tours, Baroda 
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286. The Great Indian Tour Co. Pvt. Ltd., Trivandrum 

287. The VAladar Tours, Sabar Kantha 

288. Travel House Travels N Tours, I3hopal 

289. Trichy Sunshine Haj Service, Ramnad, Tamilnadu 

290. Ummulkhura Hail Service, Malappuram 

291. United Tours and Travels, Allahabad 

292. United Travels Service, Delhi 

293. Vazco Haj Group, Kozhikode 

294. Welcome Tours and Travels, Mumbai 

295. Zam Zam Haj Tours and Travels, Mumbai 

296. Zam Zam Hail Service, Calicut 

297. Zam lam Tours and Travels, Ahmedabad 

Total quota 

Maritime Officer. on Indian Shipe, 

1389. SHRI SURESH ANGADI: Will the Minister of 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) whether the Government has approved the 
proposal for allowing foreign officers to work on Indian 
ships in view of shortage of trained maritime officers in 
the country; 

(b) il so, the details thereof alongwith such 
appointments, terms and conditions thereof; and 

(c) the moasures taken by the Government to improve 
the shortage 01 maritime officers in the country? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BAALU): (a) Yes. Sir. 

(b) PermiSSion for employment of foreign nationals 
un Indian flag vessels IS given on case-to-case basis. 

(c) The following measures have been taken by the 
Government to improve the shortage of maritime officers 
in the country-

3 
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(I) The ban on approval of pre-aea officers course 
has been lifted. 

(ii) New scheme has been devised to facilitate the 
ratings to become officer quickly by reducing 
the sea time requirement. 

(iii) New scheme has been introduced for science 
graduates to become Nautical Officers on a fast 
track basis. 

(iv) Candidates of fishery graduation have been 
allowed to enter the merchant navy career by 
doing only Standard of Training, Certification and 
Watch-keeping (STeW) Cour8ea by relaxing the 
requirement of pre-Ha training. 

Cellphone Tower. along LOC 

1390. SHRIMATI JHANSI LAKSHMI BorCHA: Will 
the Minister of EXTERNAl AFFAIRS be pleased to state: 

<al whether the mobile phone companies of Pakislaf"' 
have set up Mobile phone towers along the LoC; 

(b) if so, the details thereof; and 
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(c) the steps taken by the Govemment in this regard? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
PRANAB MUKHERJEE): (a) Yes. 

(b) and (c) Mobile towers have been constructed by 
mobile phone provider companies of Pakistan in PoK 
close to LOC as also in locations close to the intemational 
border. The fact that there have been radio frequency 
interferences has been taken up through diplomatic 
channels and Pakistan has been requested to take 
appropriate action. 

R.-Structuring of CSS and CSSS Cadre 

1391. SHRI PUNNU LAL MOHALE: Will the PRIME 
MINISTER be pleased to state: 

(a) whether re-slructuring 01 Central Secretariat 
Service (CSS) and Central Secretariat Stenographers 
Service (CSSS) requires diHerent yard sticks for cadre 
restructuring; 

(b) if so, the details thereof; 

(c) the remedial measures taken by the Govemment 
to remove the stagnation; and 

(d) the reasons for non-inclusion of CSSS cadre in 
cadre re-structuring? 

THE MINISTER OF STATE IN THE PRIME 
MINISTER'S OFFICE AND MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND 
PENSIONS (SHRI PRITHVIRAJ CHAVAN): (a) to (d) The 
cadre restructuring of the CSS and CSS is an ongoing 
process. The last cadre restructuring of the CSS took 
place in 2003. A COrAmittee for cadre restructuring of 
CSS has been constituted on 16.06.2008 to assess the 
magnitude of stagnation of various grades of the CSS, 
review the structure of the feeder cadre, and suggest the 
remedial measures for career progression of the CSS 
oHicers at various levels. 

The cadre restrucluring of the CSSS was taken up 
last in 2005. 

(TlanS/,1/lonj 

Pollution by Thermal Power Planls 

1392. SHRI TEK LAL MAHTO: Will the PRIME 
MINISTER be pleased to state 

(a) whether thermal power plants are causing pollution 
in the country; 

(b) if so, the details thereof including the names of 
the power plants which are causing pollution; 

(c) the details of the funds allocated/spent so far by 
the Gov£'rnment to check pollution during the last three 
years and the current year; and 

(d) the steps taken/proposed to be taken by the 
Govemment to check the pollution emitting from these 
power plants? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) and (b) The coal based thermal power plants 
emit dust and sulphur dioxide and may result in pollution 
if such power plants do not install air pollution control 
devices. Out of 89 thermal power plants, 22 are not 
complying with the prescribed standards. The names of 
these power plants are given at enclosed statement. 

(c) and (d) The Ministry is not providing any funds 
for the power plants. The steps taken by the Government 
to check pollution from the power plants include; 

(i) Regular inspection and monitoring of the Powor 
Plants by the Central Pollution Control Board! 
State Pollution Control Boards. 

(ii) Issuing of notification dated 19.9.1997 
recommending the Power Plants to use 
beneficiated coal (ash not more 34"10) located 
beyond 1000 km from pithead and power plants 
located in critically polluted areas and in 
ecologically sensitive areas. 

(iii) Issuing of Notification dated 14.9.1999 
recommending utilisation of fly ash from coal or 
lignite based thermal power plants. 

(iv) Notifying standards for Thermal Power Plants 
under Environment (Protection) Act, 1986. 

(v) Formulation of a Charter on Corporate. 
Responsibility of Environmental Protection 
(CAEP) for the Thermal Power Plants seeking 
comntitment and voluntary initiatives of the 
indust'} t:l comply with the regulatory norms for 
prevention and control of pollution. 
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St.tement 

S1.No. Name of Thermal State 
Power Plant 

1. Kot.lagudem Andhra Pradesh 

2. Ramagundam-B -do-

3. Patratu Jharkhand 

4. Bokaro-B. DVC -do-

5. Barauni Bihar 

6. Sikka Gujarat 

7. Korba (East) Chhattisgarh 

8. Amarkantak Madhya Pradesh 

9. Satpura -do-

10. Nasik Maharashtra 

11. Koradi -do-

12. Bhusawal -do-

13. Chandrapur -do-

14. Parli -do-

15. Obra Uttar Pradesh 

16. Harduaganj -do-

17. Paricha -do-

18. New Cossipore, CESC West Bengal 

19. Durgapur Projects Ltd. -do-

20. Farakka, NT PC -do-

21. Bandel -do-

22. Mettur, TNEB Tamil Nadu 

Integrated Energy Policy 

1393. SHRI RAMJI LAL SUMAN: 
SHRI ADHIR CHOWDHURY: 
SHRI RAJIV RANJAN SINGH "lAlAN": 

Will the PRIME MINISTER be pleased to state: 

(a) whether the Government proposes to formulate 
an Integrated Energy Policy in the country; 

(b) if so, the details thereof; 

(c) the salient feature of the proposed Policy; and 

(d) the time by which it is likely to be finaUsed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF PLANNING (SHRI V. 
NARAYANASAMY): (a) Yes, Sir, the Govemment proposes 
to formulate an Integrated Energy Policy for the country. 

(b) and (c) Report of the Expert Committee on 
Integrated Energy Policy submitted In August 2006 forms 
the basis for formulation of the proposed Integrated 
Energy Policy. The salient features of the proposed policy 
are driven by Its vision that envisages that the energy 
demand of all sectors must' be met reliably in an 
economically rational manner including lifeline energy 
needs of poorer households. The overall energy demand 
must be met through safe, clean and convenient forms 
of energy at the least cost in a technically efficient, 
economically viable and environmentally sustainable 
manner. 

(d) No specific time frame decided to finalize the 
policy. 

Expenditure Incurred on GRAMSAT Scheme 

1394. SHRI RAMDAS ATHAWAlE: Will the PRIME 
MINISTER be pleased to state: 

(a) the State-wise details of the expenditure incurred 
under GRAMSAT scheme, especially in tribal districts 
during the last three years and the current year; 

(b) the details of programmes transmitted under this 
scheme; 

(c) whether the Govemment proposes to involve the 
tribal people in these programmes with a view to 
promoting tribal culture; 

(d) if so, the details thereof; and 

(9) if not, the reasons therefore? 
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THE MINISTER OF STATE IN THE PRIME 
MINISTER'S OFFICE AND MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND 
PENSIONS (SHRI PRITHVIRAJ CHAVAN): (a) In the last 
two years, Indian Space Research Organisation (ISRO) 
is incurring expenditure on Gramsat schemes. The 
expenditure is being incurred by Government of Gujarat, 
Government of Madhya Pradesh, Government of Orissa, 
Government of Karnafaka on their Gramsat projects. 
ISRO's contribution is to provide the necessary bandwidth 
for these States and the expenditure of the bandwidth is 
approximately Rs. 3 crores per yoar. 

(b) The details of the programme transmitted by each 
of these are in the purview of the various State 
Govemments, and generally they are in the areas of 
mass education, fisheries, forest and environment and 
Anganwadi workers. 

(c) to (e) The State Governments formulate the 
programmes to be transmitted on Gramsat network and 
include programmes to promote tribal culture. The details 
of these programmes are not available with ISRO. 

Gorakhpur By-pass on NH-28 

1395. SHRI YOGI ADITYA i>JATH: Will the Minister of 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) the present status of on-going construction, repair 
and maintenance works on the National Highway-28 
including the Gorakhpur by-pass; 

(b) whether the progress of construction work of 
Gorakhpur by-pass is very slow; 

(c) if so. the reasons therefor; 

(d) the steps taken by the Government for the timely 
completion of work; 

(e) whether the Government has received any 
proposal for construction of Rail-Over-Bridge at 
Nandanagar-Kudaghat on Nh-28; and 

(f) if so. the details thereof alongwith the action taken 
thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING. ROAD TRANSPORT AND HIGHWAYS (SHRI 

K.H. MUNIYAPPA): (a) There are 13 numbers of works 
including Gorakhpur bypass at a total cost of about Rs. 
3416.24 crore which are in progress. Since construction 
work Is in progress, repair and maintenance Is being 
carried out by respective contractor/concessionarie as per 
provisions of contract. 

(b) to (d) No, Sir. The construction work of Gorakhpur 
by-pass was started in April, 2007 and the scheduled 
date of completion is October, 2009. 

(e) and (f) No, Sir. However, there is a level crossing 
at km 270.00 of NH-28 in Gorakhpur (Nandanagar-
Kudaghat) falling on the stretch from km 251.700 to km 
279.800 of NH-28, which is being bypassed and 
construction of ROB is in progress on this new alignment. 

(English} 

Council for Promotion of Ov.r.... Employment 

1396. SHRI SARVEY SATYANARAYANA: Will the 
Minister of OVERSEAS INDIAN AFFAIRS be pleased to 
state: 

(a) th~ current status of the proposal for setting up 
a Council· for Promotion of Overseas Employment; 

(b) whether the Government proposes to regis1er the 
Council as a not-for-profit society; 

(c) if so, the details thereof; and 

(d) the time by which other procedural formalities 
are likely to be completed? 

THE MINISTER OF OVERSEAS INDIAN AFFAIRS 
(SHRI VAYALAR RAVI): (a) to (d) The Govemment has 
already set up the Council for Promotion of Overseas 
Employment (CPOE) as a not-for-profit society. This was 
registered under the Societies Registration Act, 1860 on 
30th July, 2008. Some of the main objects of CPOE are 
to serve as a 'Think Tank' to devise and execute medium 
to long term strategies for promoting overseas employment 
of Indian, regularly monitor, study and analyse the trends 
in international labour markets as well as strategies 01 
vanous labour sending and labour receiving countnes, to 
develop and sustain a national strategy to be globally 
competitive as a labour supplier. At present the Goveming 
Council of CPOE compriees fourteen members. with 
Secretary, Ministry of OV8$eas Indian Affairs as the 
Chairman. 
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Import of Gender Testing Kits 

1397. SHRI BALASAr.lEB VIKHE PATIL: Will the 
,~inister of HEALTH AND FAMILY WELFARE be pleased 
t,o state: 

(8) whether a large number of people from Punjab, 
Haryana and Chandigarh are importing gender testing 
kits under fake names; 

(b) if so, the details thereof; 

(c) whether these are the States where male-female 
ratio is alroady far be!ow the National average; and 

(d) if so, the steps taken or being taken by the 
Government ~ check import of such gender testing kits? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) and (b) A report appearing in "Hindustan 
Times· dated 23.11.07, inter aiia indicated that Gender 
Testing/Sex Selection Kits from the United States of 
America and G8nada were flooding the markets in Punjab. 
The report indicated that these kits were freely available 
from Rs. 15,000 to 20,000. It was further stated that the 
medical professionals, who were earlier using the 
Ultrasound Machines, were now buying these kits online 
and selling them to the expecting mothers to help them 
determine the sex of the foetus and, possibly to commit 
foeticide, if the foetus was found to be a female. 

(c) Yeti, Sir. Vide the tablo below: 

Cluld Sex Ratio-Bol/om 7 S/a/es/UTs 

India and Slate/Union Child Sex Ratio 
Tcrritory"/District 1991 Census 2001 Census 

India 945 927 

Himachal Pradesh 951 896 

Punjab 875 798 

Chandigarh " 899 845 

Haryana 879 819 

Delhi" 915 868 

Rajasthan :JIG 909 

Guiarat 'J28 883 

Source: Census 1991 & 2001 0/0 Register General of India 

"Union Territory 

(d) The Central Board of Excise & Customs (CBEC)/ 
Department of Revenue were reqested to consider 
intercepting the Gender Testing Kits Imported into the 
country under Sub-Section (2) (k). (u) & (v) of section 11 
under chapter IV of the customs Act. 1962 and to furnish 
details of the importers of such kits for the purpose 
proceeding against them under the Pre-Conception & Pre-
natal Diagnostic Techniques (Prohibition of Sex Selection) 
Act. 1994 (PC & PNDT) Act 1994, vide the letters dated 
29.11,07 and 5.1.08. 

CBEC, vide their letter dated 1.4.08, 4nformed this 
Ministry (Health & F. W) that as per the reports received 
from their major Port Customs, no import of goods 
described as sex determination (gender testing) kits had 
been noticed during the last three years. The Customs 
authorities further informed that they had difficulty in 
distinguishing and intercepting the 'Gender Testing Kits' if 
the kits arrived in a package bearing a diHerent 
nomenclature or description, like that of the Pre-
Conception Ovulation Predicting Kit, which were permitted 
under the foreign Trade policy for import. They, theretore, 
requested for providing them clear identification parameters 
so as to facilitate them to dl8tinguish and identity the 
Gender Testing Kits from amongst other similar equipment 
permitted to be imported and intercept the offending kits 
when imported into the Country. 

In the light of CBEC's letter dated 1.4.08 cited above, 
two rounds of Inter-Ministerial Meetings were held on 
7.5.08 and 16.5.08 where the representatives of tho 
Customs Department. Director General of Foreign Trade 
(DGFT), Director General of Health Services (DGHS) and 
the Drugs Controller General of India [DCG (I)] were 
invited to find a solution of the problem posed by the 
importer of Gender Testing/Sex-Determination Kits. 

Blo.lmllar Product. 

1398. MOHO. MUKEEM: Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased to state: 

(a) whether the Biosimilar products from the overseas 
countries have been allowed to be sold in the country; 

(b) if so, the details thereof; 

(c) whether Biosimilars are being manufactured in 
the country; and 

(d) if so. the details thereof including the names of 
the companies and their prodUCts? 



547 Wn'tttm Answers DECEMBER 10, 2008 10 OIMS/Ions 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) and (b) Yes, Sir. The biosimilar product 
which have been found to be safe and efficacious on 
examination as per norms stipulated in sChedule-Y to the 
Drugs and Cosmetics Rules, 1945 are permitted to be 
marketed in the country. 

(c) and (d) Yes Sir. The major manufactures of these 
products in the country are as ullder: 

MIs Biocon limited, Bangalore-Res-Hum. EPO Inj. 
And nimotuzmad inj. 

MIs Bharat Biotech, Hyderabad-Streptokinaso inj. 

MIs Cadila Health Care, Ahmedabad-IFN alpha 2b 
inj. 

MIs Wockhard ltd, Puna-Recombinat Hu IFN Alpha 
2b Inj ree. Hum EPO Inj. 

MIs Shantha Biotec Hyderabad-IFN Alpha 2b Inj. 

MIs Dr. Reddy's Lab, Hyderabad-Rituximab, GCSF, 
iflj. 

MIs Intas pharrna, Ahmedabad-Recombinant Human 
Reg GCSF Inj. 

MIs Shreya life Science Pvt. Ltd. Pune-R-hu Inulin 
Inj. 

MIs Zenoteech Lab Hyderabad, Rintuximab, r-hu 
GCSF inj, R-hu GMCSF 

MIs Bharat Serum and Vaccines ltd., PUl)e-FSH Inj. 

MIs Gennova Bio Pharmaceuticals ltd.. Pune-R-hu 
GMCSF Inj. 

[Translation} 

Setting up of Nursing Schools 

1399. SHRI KAMLA PRASAD RAWAT: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) whether the Government proposes to sel up new 
nursing schools in vanous parts of the country .Including 
Uttar Pradesh; 

(b) if so, the details thereof, State-wise; and 

(c) the time by which these schools are likely to be 
set-up? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) and (b) Yes, it is proposed to set up 137 
nursing schools in those districts where there are no 
nursing schools which includes Uttar Pradesh also. The 
location of the schools depends on the basis of proposals 
to be received from the concerned State Govemment 
and also subject to approval of Expenditure Finance 
Committee and the Cabinet Committee. 

(c) During the XI Plan period. 

[English} 

Bilateral Relations with Paklatan 

1400. SHRI GURUDAS DASGUPTA: 
SHRI PRABODH PANDA: 
SHRI ALOK KUMAR MEHTA: 
SHRI RAM KRIPAL YADAV: 

Will the Minister of EXTERNAL AFFAIRS be pleased 
to state: 

(a) the current status of bilateral relations botween 
India and Pakistan; 

(b) whether the Indian Prime Minister had recently 
met Asif Ali Zardari, President of Pakistan on the sidelin88 
of the United Nations General Assembly meeting in New 
York; and 

(c) if so, the details of discussion held and the steps 
taken by both the countries to improve bilateral relations? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
PRANAB MUKHERJEE): (a) India is committed to peace, 
friendship and good neighbourly relations with Pakistan. 
India has nevertheless continuing and serious concems 
with regards to Pakistan and in this regard has reiterated 
the Importance of fulfilment of commitments contained in 
the Joint Statements of 6th January 2004 and 24th 
September 2008 that Pakistan would not permit any 
territory under its control to be used to support terrorism 
in any manner. 
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(b) Yes. 

(c) Both the leaders agreed to work for an early and 
full normalization of relations between India and Pakistan, 
on the basis of mutual respect, pel:iceful coexistence and 
non-interference. The leaders decided that: 

(i) The Foreign Secretaries of both countries will 
schedule meetings of the Fifth round of the 
Composite Dialogue in the next three months 
which will focus on deliverables and concrete 
achieverwents. 

(ii) The ceasefire should be stabllzed. To this end, 
the DGMOs and Sector Commanders will stay 
in regular contact. 

(iii) A special meeting of the Joint Anti-Terror 
Mechanism will be held in October 2008 to 
address mutual concerns including the bombing 
of the India Embassy in Kabul. 

(iv) The expansion of people-to-people contacts, 
trade, commerce and economic cooperation 
provides an effective platform to develop and 
strengthen bilateral relations. Towards this end 
it was decided to: 

(i) Open the Wagah-Attari road link to all 
permissible items of trade. 

(ii) Open the Khokrapar-Munabao rail route to 
all permissible items of trade. 

(iii) Continue interaction between the Planning 
Commissions of both countries to develop 
mutually beneficial cooperation Including the 
energy sector. 

(iv) Commence cross-loC trade on the Srinagar-
Muzaffarabad and Poonch-Rawalakot roads 
on October 21, 2008. 

(v) Modalities for the opening of the Skardu-
Kargil route will be discussed soon. 

Outsourcing of Coal Mining 

1401. SHRI PRABODH PANDA: Will the PRIME 
MINISTER be pleased to state: 

(a) whether there is any proposal to outsource coal 
mining activities; 

(b) if so, the details thereof; 

(c) whether the leasehold area of the coal to different 
parties has been identified and demarcated properly to 
prevent illegal mining; and 

(d) if so, the details thereof and if not, the reasons 
therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (SHRI SANTOSH BAGRODIA): (a) and (b) Yes, 
Sir. Coal India Limited (CIL) is outsourcing some activities 
of coal production to achieve better economics of 
operations in dilferent areas. The activities outsourced by 
Cil Include winning of coal, OB removal and transportation 
of coal etc. in some mines of subsidiary companios of 
CIL. 

(c) and (d) Yes, Sir. The leasehold area of the coal 
under Cil have been identified and demarcated properly. 

[Translationj 

Iran-Paklstan-Indla Gas Pipeline 

1402. SHRI CHANDRA MANI TRIPATHI: 
SHRIMATI KARUNA SHUKLA: 

Will the Minister of EXTERNAL AFFAIRS be pleased 
to state: 

(a) whether there is any pressure on India to withdraw 
from the Iran-Paklstan-India Gas Pipeline Agreement and 
to support UN sanctions on Iran; and 

(b) if so, the details thereof and the reaction of the 
Government thereto? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
PRANAB MUKHERJEE): (a) and (b) India remains 
committed to gas pipeline and other projects which are 
financially viable and in which security of supply is 
assured. 

jEnglishj 

Medical, 'Dental and Nursing Colleges 

1403. SHRI P.C. THOMAS: 
SHRI RAGHUVEER SINGH KOSHAL: 
SHRI TUKARAM GANPAT RAO RENGE 

PATll: 
SHRI KASHIRAM RANA: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 
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(a) the existing number of medical, dental and nursing 
colleges both in the public and the privata sector alongwith 
the total number of seats earmarked to each of these 
colleges, State-wise; during the last three years and the 
current year; 

(b) whether the Governmont proposes to set up new 
such colleges in various States including Kerala; and 

(c) if so, the details thBreof and the steps taken! 
proposed to be taken by the Government to expedite 
these proposals? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) The Central Government has granted 
permission for opening of 61 medical colleges, 98 dental 
colleges and 1 061 nursing colleges during the last three 
years and the currenl year. The State-wise lists of such 
medical, dental and nursing colleges establisl'ted during 
the last three years and the current year along with the 
number of seats are enclosed at I. II. & III, respectively. 

(b) and (c) Under the scheme of Pradhan Mantri 
Swasthya Surakhsa YOjana, the CBntral Government has 
proposed to set up six AIIMS like institutions in the under 
served areas, one each in the States of Bihar, 

Chhattisgarh, Madhya Pradesh, Orissa, ~ajasthan and 
Uttarakhand. There is also a proposal to' set up two more 
AIIMS like institutions In the State of West Beng8t and 
Uttar Pradesh. 

As per the Indian Medical Council Act, 1956, and 
Dentists Act 1948, as amended and Rogulations mado 
thereunder, it is tor the State Govemment to decide the 
need to open a medical/dental college. Any person 
including State Govemment fuHllllng the eligibility and 
qualifying criteria prescribed in establishment of medical! 
dental college regulations can apply to the Central 
Govemment for grant of permission for establishment of 
a new medical/dental college under Section 10A 
respectively. The applicants who fulfill the norms 
prescribed by Medical Council of India/Dental Council of 
India are granted permission by Central Govemment for 
establishment of new medlcaVdental college. 

As for nursing colleges, the Central Governmont 
proposes to set up six new colleges of nursing at the 
site of AIIMS like institutions. There is a scheme under 
development of nursing services for upgradation of schools 
of nursing into colleges of nursing. Proposals have been 
invited from all the State including State of Kerala in this 
regard. 

Statement I 

State-wise List 0/ Medical Colleges which have been pennitted by the Central Govemment 
dun'ng the last three years and the cUf71fnt year 

S/Ilo. Name 01 Ihe SIaIe Vear~ Veer 2Q06.07 Veer 200700II Yew ZJ08.G8 

N\llltwr 01 Total rurber NlJOOer 01 ToIaI rmber cA NdIr 01 TOIII ruriIr .- Nuneer III TelllIIIIIIbII at 
Med.caI CoIejjes cA us IIedcaI Colleges &ells f.IIIbI CoII8gIs lUIs rnd:II coIIgM .... ----
Ga.!. Pvt. GcJIII. Pvt GIM. Pvt. Govt. Pvt. Govt. Pvt. Govt. Pvt. Govt. Pvt. GeM. Pvt. 

6 10 11 12 13 14 15 16 17 18 

1. Andhra Pradesh 4 550 150 2 200 

2. Kamataka 100 3 300 150 3 300 

3. Kerala 50 3 300 2 200 

Maharashtra 100 100 100 

5 Madhya Pradesh 150 150 

6. Onssa 100 2 200 4 100 600 

7 Tamil Nadu 100 150 2 100 250 
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i 8 10 II 12 13 14 15 11 17 18 

8. TripIn 100 100 

9. . UItIr PIICIeIh 100 2 100 200 3 300 

10. ~ 50 

11. Pondicherry 2 300 150 

12. P\qIb 150 100 

13. lJItJnkhnj 100 100 

14. Deli 100 

15. BIIw 100 

16. Will Bengal 150 

17. RajaIhIn 2 250 

Total 2 11 200 1300 7 13 700 1500 3 8 250 750 4 15 400 1800 

Statement 1/ 

DtJtails of the OMtal Colleges Established during the AcsdtImic s..ion 2005-06 

S1.No. S1aIe Government Private GrInd Total 

No. of No. of No. of No. of No. 01 No. 01 
DenIal Admission Dental Adnis8ion DenIal MIiuion 

Colleges Capacity Colleges Capacity Colleges CapIdIy 

1. Andhra Pradesh 0 0 100 100 

2. Chhattisgarh 0 0 2 200 2 200 

3. Gujarat 0 0 2 200 2 200 

4. Haryana 0 0 100 100 

5. Madhya Pradesh 0 0 2 160 2 160 

6. Maharashtra 0 0 100 100 

7. Orissa 0 0 60 60 

8. Punjab 0 0 100 100 

9. Rajasthan 0 0 100 100 

10. Tamil Nadu 0 0 100 100 

11. Uttar Pradesh 0 0 4 400 4 400 

12. Karela 0 0 2 80 2 80 

TOtal 0 0 19 1700 19 1700 
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06f6i1s 011hB Dsntsl Coll~ EstsbHshsd during IhB AcstMmic $tlSSion 2006-07 

SI.No. State Govemment Private Grand Total 

No. of No. of No. of No. of No. of No. of 
Dental Admission Dental Admission Dental Admission 

Colleges Capacity Colleges Capacity Colleges Capacity 

1. Andhra Pradesh 0 0 3 250 3 250 

2. Chhattisgarh 0 0 100 100 

3. Chandigarh 100 0 0 100 

4. GUjarat 0 0 2 200 2 200 

5. Haryana 0 0 2 200 2 200 

6. Jammu and Kashmir 0 0 100 100 

7. Kamataka 0 0 100 100 

8. Kerela 0 0 5 250 5 250 

9. Madhya Pradesh 0 0 3 300 3 300 

10. Maharashtra 0 0 4 400 4 400 

11. Orissa 0 0 2 200 2 200 

12. Pondicherry 0 0 100 100 

13. Rajasthan 0 0 2 200 2 200 

14. Tamil Nadu 0 0 1 50 50 

15. Uttar Pradesh 0 0 5 500 5 500 

16. Uttranchal 0 0 100 100 

Total 100 34 3050 35 3150 

De/ails 01 IhB iMntal CoI/sgss Estsblishsd during the AClidsmic Session 2007·08 

SI,No. State Govemment Private Grand Total 

No. of No. of No. of No. of No. of No. of 
Dental Admission Dental Admission Dental Admission 

Colleges Capacity Colleges Capacity Colleges Capacity 

2 3 4 5 6 7 8 

1. Andhra Pradesh 0 0 3 300 3 300 

2. Jammu and Kashmir 1 50 0 0 1 50 

3. Kerala 0 0 6 300 6 300 
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1 2 3 4 5 6 7 8 

4. Madhya Pradesh 0 0 1 100 100 

5. Maharuhtra 0 0 3 300 3 300 

6. Orlaea 0 0 1 100 1 100 

7. Punjab 0 0 100 100 

8. Tamil Nadu 0 0 10 860 10 850 

9. Uttaranchal 0 0 100 100 

10. West Bengal 0 0 1 100 100 

Total 50 27 2250 28 2300 

Bfa,.",.", IN 

NumlNlr of NUtSing CoIMg86 .. on 31s/ Ibtr:h 2006 

SI.No. State Govt Pvt. Total Admi88lon 
Capacity 

2 3 4 5 6 

1. Andaman and Nicobar Island 

2. Andhra Pradeah 3 104 107 5350 

3. Assam 2 3 150 

4. Auranchal Pradesh 0 0 

5. Bihar 0 0 

6. Chandigarh 50 

7. Chhattisgarh 8 9 450 

B. Daman and Diu 0 0 

9. Dadra and Nagar Haveli 0 0 

10. Deihl 3 2 5 250 

11. Gujarat 4 5 250 

12. Goa 2 100 

13. Harvana 2 3 150 

14. Himachal Pradesh 0 0 

15. Jammu and Kashmir 0 0 
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2 3 4 5 6 

16. Jharkhand 0 0 

17. Kamataka 2 235 237 11850 

18. Kersla 3 56 59 2950 

19. Lakahadweep 0 0 

20. Madhya Pradesh 22 23 ,1150 

21. Maharashtra 2 21 23 1150 

22. Manipur 0 0 

23. Meghalaya 50 

24. Mizoram 2 2 100 

25. Nagaland 0 0 

26. Orissa 1 7 8 400 

27. Pondicherry 5 5 250 

28. Punjab 3 16 19 950 

29. Rajasthan 4 5 250 

30. Sikkim 1 50 

31. Tamil Nadu 2 47 49 2450 

32. Tripura 0 0 

33. Uttar Pradesh 6 6 300 

34. Utt&ranchal 2 2 100 

35. West Bengal 4 5 250 

Total 32 548 580 29000 

DBtlIIIs of IINI Dental CoIItJgt#s Estsblishsd duting IINI AC8dtImic SHSion 2008-09 

SI.No. State Govemment Private Grand Total 

No. of No. of No. of No. of No. of No. of 
Dental Admission Dental Admission Dental Admission 

Colleges Capacity CoDeges Capacity Colleges Capacity 

2 3 4 5 6 7 8 

1. Andhra Pradesh 1 100 0 0 1 100 

2. Chhattisgarh 0 0 1 100 1 100 
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2 3 4 5 6 7 8 

3. Kernataka 50 0 0 50 

4. Madhya Pradesh 0 0 2 200 2 200 

5. Maharashtra 0 0 4 350 4 360 

6. Punjab 0 0 100 100 

7. Rajashtan 0 0 2 200 2 200 

8. Tamil Nadu 0 0 100 100 

9. Uttar Pradesh 50 2 100 3 150 

Total 3 200 13 1150 16 1350 

Numb6r of Nursing CoI/t1g6s-118 on 31st Matr:l1 2007 

SI.No. State Govt. Pvt. Total Admission 
Capacity 

2 3 4 5 6 

1. Andaman and Nicobar Island 0 0 0 

2. Andhra Pradesh 6 161 187 8026 

3. Arunachal Pradesh 0 0 0 

4. Assam 3 4 140 

5. Bihar 0 0 0 

7. Chandigarh 0 

8. Chhattlsgarh 9 10 540 

9. Delhi 3 4 7 285 

10. Goa 2 3 95 

11. Gujarat 2 6 8 150 

12. Haryana 10 11 520 

13. Himachal Pradesh 0 0 0 

14. Jammu and Kashmir 2 

15. Jhar1<hand 0 50 

16. Karnataka 2 283 285 13550 
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2 3 4 5 6 

17. Kerala 5 78 83 3800 

18. Madhya Pradesh 41 42 2185 

19. Maharashtra 3 40 43 1605 

20. Manipur 0 0 0 

21. Meghalaya 0 1 50 

22. Mizoram 2 0 2 83 

23. Nagaland a a 0 a 
24. Orissa 11 12 580 

25. POndicherry 0 6 6 340 

26. Punjab 3 27 30 1420 

27. Rahasthan 17 18 476 

28. Sikkim 0 30 

29. Tamllnadu 2 78 80 3400 

30. Tripura a a 0 

31. Uttar Pradesh 0 6 6 280 

32. Uttaranchal a 5 5 155 

33. West Bengal 2 4 6 220 

Grand Total 42 792 834 37940 

NumbBr of NUlSing CoI/tIg6s-ss on 30th MIIrch, 2008 

SI.No. State Govt Pvt. Total Admission 
Capacity 

2 3 4 5 6 

1. Andaman and Nicobar Island 

2. Andhra Pradesh 6 191 197 9966 

3. Assam 2 6 8 380 

4. Arunachal Pradesh 0 a 
5. Bihar 0 a 
6. Chandigarh 1 60 
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2 3 4 5 6 

7. Chhattlsgarh 1 24 25 1070 
8. Daman and Diu 0 0 
9. Dadra and Nagar Haveli 0 0 

10. Deihl 3 5 8 395 
11. Gujarat 3 8 11 520 
12. Goa 1 2 3 96 
13. Haryana 13 14 680 
14. Himachal Pradesh 0 1 60 
15. Jammu and Kashmir 1 1 2 75 
16. Jhanmand 0 50 
17. Karnataka 6 295 301 15090 
18. Kerala 5 83 88 4560 
19. Lakshadweep 0 0 
20. Madhya pradesh 1 68 69 3480 
21. Maharashtra 3 57 60 2675 
22. Manipur 0 0 

23. Meghalaya 1 0 1 50 

24. Mlzoram 2 2 63 

25. Nagaland 0 0 

26. Orissa 1 12 13 620 

27. Pondlcherry 0 7 7 530 

28. Punjab 3 48 51 2513 

29. Rajasthan 1 54 55 2275 

30. Sikklm 0 30 

31. Tamil Nadu 2 114 116 6065 

32. Tripura 1 60 

33. Uttar Pradesh 1 10 11 480 

34. Uttranchal 0 5 5 195 

35. West Bengal 4 5 9 345 

Total 51 1010 1061 52400 
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Attack. on Indian FI.hermen by 
Sri Lankan Navy 

1404. SHRI C.K. CHANDRAPPAN: 
SHRI SURAVARAM SUDHAKAR REDDY: 

Will the Minister of EXTERNAL AFFAIRS be pleased 
to state: 

(a) whether the Indian fishermen have been under 
constant attack by the Sri Lankan Navy; 

(b) if so, the details thereof alongwith the number of 
fishermen killed or captured; and 

(c) the steps taken by the Goyemment in this regard? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
PRANAB MUKHERJEE): (a) and (b) A number of incidents 
of Indian fishermen being fired upon or apprehended by 
the Sri Lankan Navy have occurred. These incidents have 
occurred while the Indian fishermen were operating South 
of the Intemational Maritime Boundary Line within Sri 
Lankan waters. According to available information, since 
January 2008, 6 Indian fishermen have- been killed and 
1435 Indian fishermen have been apprehended and 
released after intervention by High Commission of India 
in Colombo. 

(c) Government of India has always taken up on a 
priority basis the question of the safety of our fishermen 
with Sri lanka. While it is important for our fishermen to 
resped the International Maritime Boundary Line (IMBl), 
the need for the Sri Lankan Navy to act with restraint, 
desist from firing on our fishermen and treat them in a 
humane manner has been emphasized. Whenever Indian 
fishermen along with their boats have been apprehended 
by Sri Lankan authorities, Government has intervened 
and got them released and repatriated to India. 

[Translation] 

CGHS DI.pensarle. 

1405. SHRI SANJAY DHOTRE: 
SHRI DANVE RAOSAHEB PATll: 
SHRI P.S. GADHAVI: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state the details of Central Govell}ment 
Health Scheme (CGHS) dispensaries in the country. State-
wise including Maharashtra? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMilY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): The information i8 provided In the enclosed 
Statement. 

Deihl 

Allopathic dl.pen .... l .. 

SI.No. Name of the dispensary 

1 2 

1. Gole Market 

2. Pandara Road 

3. Delhi Cantt 

4. Minto Road 

5. Pahar Ganj 

6. Subzi Mandi 

7. T1rnarpur 

8. Chandni Chowk 

9. lodi Road I. 

10. lodhi Road. II 

11. Lalpat Nagar 

12. Kidwai Nagar 

13. Sarojinl Nagar I 

14. Sarojini Nagar. II 

15. Lomi Bai Nagar 

16. Moti Bagh 

17. Vikaspuri (functioning at Janakpuri I dispensary 
building. 

18. Pusa Road 

19. Dev Nagar 

20. Patel Nagar I 

21. Netaji Nagar 

22. Pul Bangesh (Temporarily closed) 



569 WnWM Answtlr.s AGRAHAYANA 19, 1930 (S8ks) 10 CJUtlSIions 570 

23. Chankayapuri 55A. Naraina Vihar 

24. Kasturba Nagar I. 56. G.K.G 

25. Central Sectt. 57. R.K. Puram V 

26. Tllak Nagar 58. Nangalraya 

27. President Estate 59. Raipur Road 

28. Darya Ganj 60. Kingsway Camp 

29. Nanakpura 61. Janakpuri I 

30. Nauroji Nagar 62. Ashok Vihar 

31. North Avenue 63. Sadiq Nagar 

32. South Avenue 64. Tri Nagar 

33. Constitution House 65. M.B. Road 

34. Telegraph Lane 66. Pala1Tl Colony 

35. Sarojlni Nagar Market 67. Laxmi Nagar 

36. Moti Nagar temporarily closed 68. Ghaziabad 

37. Srlnivaspuri 69. Munirka 

38. Patel Nagar II 70. Faridabad 

39. Andrews Ganj 71. JNU 

40. Jungpura 72. Kasturba Nagar II 

41. Malviya nagar 73. Gurgaon 

42 Kalkaji I 74. Janakpuri II 

43. R.I{. Puram 75. Kalkaji II 

44. Dr. Z.H. Road 76. Gole Market II 

45. New Rajinder Nagar 77. Mayur Vihar 

46. R.K. Puram II 78. Dakshinpuri 

47. Hauz Khas 79. Vivek Vihar 

48. Hari Nagar so. Paschim Vihar 

49. Shahdara 81. Pitampura 

50. R.K. Puram ill 82. Sunder Vihar 

51. Chitra Gupta Road 83. Pragati Vihar 

52. R.K. Puram IV 84. Yamuna Vihar 

53. Rajouri Garden 85. NOIDA 

54. Shakurbasti 86. Rohlni 

55. Inderpuri 87. Dilshad Garden 
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Ayurvedlc dlapenaarylUnlta 4. Tilak Nagar Unit 

1. Kidwal Nagar Dispensary 5. Hari Nagar Unit 

2. R.K. Puram Sector 12 Dispensary 6. Laxmi Nagar Unit 

3. Janakpuri, I Dispensary 7. Shahdara Unit 
4. Kali Bari Dispensary 

8. Timarpur Unit 
5. North Avenue Dispensary 

9. Kalkaji. I Unit 
6. Jangpura Unit 

10. Kasturba Nagar I Unit 
7. M.B. Road Unit 

8. Gurgaon Unit 
11. Pushp Vihar Unit 

• 
9. Paschim Vihar Unit 12. R.K. Puram Sector 3 Unit 

10. Delhi Cantt Unit 13. South Avenue Unit 

11. Dev Nagar Unit Unanl DlapensarylUnlt 

12. Laxmi Nagar Unit 1. Sarojini Nagar Dispensary 

13. Kingsway Camp Unit 2. Darya Ganj, Unit 

14. Ali Ganj Ayurvedic Hospital 3. South Avenue Unit 

Homoeopathlc DlapenaarylUnlta 4. Naraina Vihar Unit 
1. Kali Bari Dispensary 

5. Mansarovar Park Unit 
2. R.K. Puram Sector 12 Dispensary 

Siddha Unit 
3. Dev Nagar Dispensary 

SI.No. Dispensary 

2 

Ahmedabad 

1. CGHS DISP. No. 1 

2. CGHS DISP. No. 2 

3. CGHS DISP. No. 3 

4. CGHS DISP. No. 4 

1. 

Address 

3 

Kashiviswanath Mahadev 
Trust Building, Outside 
Shahpur Gate, Shahpur, 
Ahmedabad 

A.G. Staff Quarters F Colony 
No. 341284-285 
Shahalam, Ahmedabad 

1-Jeevan Prakash Society 
Near St. Xavier's School 
Road, Navarangpura, 
Ahmedabad 

M-491289-290 Pragatinagar, 
Naralnpura, Ahmedabad 

Lodhi Road Unit 

System 

4 

Allopathy 
Ayurvedic 
Homeopathy 

Allopathy 
Ayurvedic 

Allopathy 
Ayurvedic 

Allopathy 

572 
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1 2 3 4 

5. CGHS DISP. No. 5 A.G. Staff Quarters Block Allopathy 
No. 6811615-1616, 
Meghaninagar Ahmedabad 

Allahabad 

1. CGHS DISP. No.1 41·Jawahar Lal Nehru Allopathy 
Road, Allahabad 

2. CGHS DISP. No. 2 416 Drumond Road, Allopathy 
Allahabad 

3. CGHS DISP. No. 3 1130-1131 A, Kalyani Devi, Allopathy 
Allahabad 

4. CGHS DISP. No. 4 9-Bank Road, Allahabad Allopathy 

5. CGHS DISP. No. 5 Type II 2, 7 & 8- Allopathy 
Kendranchal Colony 
Sulemansarai, Allahabad 

6. CGHS DISP. No. 6 646138-Leader Road, Allopathy 
Allahabad 

7. CGHS DISP. No. 7 97·lndustrial Colony, Naini. Allopathy 
Allahabad 

B. CGHS DISP. No. B lind Floor Sangam Place, Allopathy 
Civil Lines, Allahabad Ayurvedic 

Homeopathy 
Polyclinic 

a.ngalo,. 

1. CGHS 1811·2 Infantry Road, Shivaji Allopathy 

Dispensary Nagar, Bangalore 
No.1 
CGHS Unani Unit ·do· Unani 

CGHS Homoeopathy Unit ·do· Homoeopathy 

CGHS PolycUnic 11 B-Balaji Complex, Infantry 
Road, Bangalore 

2. CGHS Malleswaram Co-operative Allopathy 

Dispensary No. 2 Society Building, 8th Cross 
Margosa Road, Malleswaram, 
Bangalore 

3. CGHS Aradhya Complex, Vani Vilas Allopathy 

Dispensary Road, Bangalore 

NO.3 Ayurvedic 
CGHS Ayurvedlc ·do· 

Unit· I 
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2 3 4 

4. CGHS 21-Car Street. Ulsoor, Allopathy 
Dispensary Bangalore 
No.4 

5. CGHS CPWD Orts. Gate No.6 Allopathy 
Dispensary Service Road. Vijaya Nagar. 
No.5 Bangalore 

6. CGHS R. V. Road. Jaya Nagar. Allopathy 
Dispensary Bangalore 
No.6 

7. CGHS CPWD Olrs., Karamangla. Allopathy 
Dispensary Bangalore 
No.7 

8. CGHS CPWD Orts. Dornlur, Allopathy 
Dispensary Bangalore 
No.8 
Ayurvectic Unit II ~do- Ayurvedlc 

9. CGHS 256-1st Cross. II Main. Allopathy 
Dispensary Ganga Nagar, Bangalore 
No.9 

10. CGHS DRDO-Township, CV Raman Allopathy 
Dispensary Nagar. Bangalore 
No. 10 

Bhopal 

1. CGHS Dispensary Police ITI Building Allopathy 
Jahangirabad. Bhopal 

BttubenHwar 

1. Dispensary No. A.G. Colony Unit IV Allopathy 
Bhubaneswar 

2. Dispensary No. 2 Unit III. Kharavelanagar. Allopathy 
Bhubaneswar 

Chandlprh 

1. CGHS Dispensary Sector-45 U.T. Allopathy 
Complex, Chandlgarh 

etlennal 

1. CGHS Dispeansary- GPRA Ouarters Allopathy 
Adyar 3rd Main Road, Indira Nagar, 

Adyar, CheMai 
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Wtiltsn Answers 

2 

CGHS Dispensary-Avadi 

CGHS Dispensary-
Anna Nagar 

CGHS Dispensary-
Gopalapuram 

CGHS Dispensary 
Guindy 

CGHS Dispensary 
K.K. Nagar 

CGHS Dispensary 
Meenambakkam 

CGHS Dispensary 
Nandambakkam 

CGHS Dispensary 
Nungambakkam 

CGHS Dispensary 
Perambur 

CGHS Dispensary 
R.A. Puram 

CGHS Dispenasary 
Royapuram 

CGHS Dispensary 
Triplicane 

CGHS Dispensary 
Vepery 

Dehnldun 

1. CGHS Dispensary 

Guwahatl 

1. Dispensary No. 1 

AGRAHAYANA 19, 1930 (Sska) 

3 

Heavy Vehicles Factory 
Corr,plex, Avadi, Chennai 

Central Revenue Quarters, 
No. 15 Ranganathan Garden 
Anna Nagar, Chennai 

1 at Street, Gopaiapuram 
Chennai 

Block No. 6/1-5, B.C.G. Staff 
Quarters, Guindy 

GPRA Complex, CPWD 
Quarters, KK Nagar, Chennai 

DGQA Complex, Chennai 

Qr. No. 16-17 CDA Residential 
Complex, Nandambakkam 

C&B Block, 1st Floor. Shastri 
Bhavan. Chennai 

No. 28 Perambur High Road, 
Perambur, Chennai 

No.6 Kamaraj Salai, RA 
Puram, Chennai 

No. 108-109, Mannar Swami, 
Koil Street, Royapuram 

No. 54, Akbar Sahib Street, 
Triplicane, Chennai 

No. 143, Perambur Barracks 
Road, Vepery, Chennai 

20-Navyug Enclave, 
Indirapuram Phase III, t(lilan 
Vihar. GMS Road, Dehradun 

Sirimanta Sankardev Nagar, 
Near Housing Colony. 
Hengarabari, Guwahati. 

10 QUBSIions 

4 

Allopathy 

Allopathy 
Polyclinic 

Allopathy 

Allopathy 
Ayurveda 

Allopathy 
Polyclinic 
Sldha 

Allopathy 

Allopathy 

Allopathy 

Allopathy 

Allopathy 

Allopathy 

Allopathy 

Allopathy 

Allopathy 

Allopathy 
Homeopathy 

578 
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2. Dispensary No. 2 No. 1-Mahgharia Forest Gate, Allopathy 
Narerigi, Guwahati. 

3. Dispensary No. 3 R. K. Choudhary Road, near AUopathy 
Railway gate, Bharalumukh, Guwahatl. 

Hyderabad 

1. CGHS Dispensary H.No. 23-1-69811 Moghulpura, AHopathy 
No.1 Charminar, Hyderabad Unani 
Unani Unit 1 

2. CGHS Dispensary H.No. 10-3-273110 Allopathy 
No.2 Humayunagar, Hyderabad Ayurvedic 
Ayurvedic Unit 2 

3. CGHS Dispensary H.No. 6-1-103/5&811, Allopathy 
No.3 Padmarao Nagar, 

Secunderabad 

4. CGHS Dispensary. kendriya Swasthya Bhavan, Allopathy 
No.4 Begumpet, Hyderabad Ayurvedic 
Ayurvedic Unit I Homoeopathy 
Homeopathic Polycflnlc . 
Unit 1 
Polyclinic No. 1 

5. CGHS Dispsnsary Directorate of Oil seeds Allopathy 
No.5 quarters, Ministry of 

Agriculture & Co-operation, 
Himayatnagar, Hyderabad. 

6. CGHS Dispensary Kendriya Sadan Allopathy 
No.6 Sultan Bazar, Koti, Hyderabad Unani 
Unani Unit 2 

7. CGHS Dispensary H.No.16-3-9911A11, MaJakpet, Allopathy 
NO.7 Hyderabad 

8. CGHS Dispensary DRDO Campus Allopathy 
No.8 Kanchanbagh, Hyderabad. 

9. CGHS Dispensary H.No.5-1101 Old Alwal, Allopathy 
No.9 Secunderabad 

10. CGHS Dispensary . AG Office Staff Ouarters, Allopathy 
No. 10 Yousufguda, Hyderabad 

11. CGHS Dispensary H.No.9-4-84/20 Allopathy 
No. 11 Kakatiyanagar, Hyderabad 

12. CGHS .Dispensary H.No. 77.-21A Balaji Complex, Allopathy 
. No. 12 Dilsukhnagar, Hyderabad . 
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13. CGHS Dispensary H.No. 12-13-69, Tamaka, Allopathy 
No. 13 Hyderabad 

14. Homoeopathic Unit A.Gs. Office', Safaibad, Homoeopathy 
No.2 Hyderabad 

15. Polyclinic No. 2 . Central Excise Building, Polyclinic 
Basheerbagh, Hyderabad 

Jabalpur 

1. CGHS Dispensary 249-Napier Town, Shastri Allopathy 
No.1 Bridge Chowk, Bea1de8 UTI 

Bank, Jabalpur 

2. CGHS Dispensary atr. No. 9-12, Type III, IBM Allopathy 
No.2 Colony, 1<amla Nehru Nagar, 

Jabalpur 

3. CGHS Dispensary 640-Civil Lines Allopathy' 
No.3 Behind C.Lines police Station 

Jabalpur 

Jatpur 

1. CGHS Dispensary Chandan Mahal Chuara Rasta, Anopathy 

No.1 Jaipur 

2. CGHS Dispensary B-121, Janta Colony, Jalpur Allopathy 

No.2 

3. CGHS Dispensary 1 st Fioor, A.G. Colony, Allopathy 

No.3 Bajaj Nagar, Japiur 

4. CGHS Dispensary D-1431A·2, KaushalyaPath, Allopathy 

No.4 Basant Marg, Banipark, Jalpur 

5. CGHS Dispensary Income Tax Colony, Allopathy 

No.5 Jyoti Nagar, Jaipur 

6. CGHS Polyclinic Ground Floor, A.G. Colony, Allopathy 

Bajaj Nagar, jaipur 

Kanpur 

1. CGHS Dispensary 15145. A, B&C Allopathy 

~o. 1 Civil Lines, Kanpur Homeopathy 

2. CGHS Dispensary 924-'A' W·1 Block, Juhl Kala, Allopathy 

No.2 Saket Nagar, Kanpur Homeopathy 
Ayurvedic 

3. CGHS Dispensary 110/58, R.K. Nagar, Kanpur Allopathy 

No.3 
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5. 

6. 

7. 

8. 

9. 

Kolkat. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

Wrllten Answers 

2 

CGHS Dispensary 
No.4 

CGHS Dispensary 
No.5 

CGHS Dispensary 
No.6 

CGHS Dispensary 
NO.7 

CGHS Dispensary 
NO.8 

CHGS Dispensary 
No.9 

CGHS 
Dispensary No. 

CGHS 
Dispensary No.2 

CGHS 
Dispensary No. 3 

CGHS 
Dispensary 1'10. 4 

CGHS 
Dispensary No. 5 
(with Laboratory) 

CGHS 
Dispensary No. 6 
(with Laboratory) 

CGHS 
Dispensary No. 7 
(with Laboratory) 
and Homoeopathy 
unit. 

CGHS 
Dispensary No. 8 

CGHS 
Dispensary No. 9 

CGHS 
Dispensary No. 10 
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1281123 'H' Block 
Kidwai Nagar, Kanpur 

E-15, Khapra Mohat, Kanpur 

Plot No. 89, 
Gandhigram, Kanpur 

117/H-2128 Pandu Nagar, 
Kanpur 

2A1186, Azad Nagar, Kanpur 

Z-1/155, Barra, Kanpur 

Flat No. 68 Belvedere estate, 
Kolkata 

Lake Govt. arts. Flat No. 55-56 
Southem Avenue, Kolkata 

Flat No. 2/0, Dower Lane Govt. 
arts. Kolkata 

Flat No. 27-28, Narkeldanga 
Govt.. arts. Kolkata 

7 -A, Kalachand Sanyal Lane, 
Shyambazar, Kokata 

102, Regent Estate, Kolkata 

l-A, Satish Mukherjee Road, 
Bhowanipur, Kalighat, Kokata 

168-Bidhan Sarani, Kolkata 

9·Mint Guard House, Mint 
Colony, Kolkota 

39·Rabindar Sarani, Kolkota 

4 

Allopathy 

Allopathy 

Allopathy 

Allopathy 

Allopathy 

Allopathy 

Allopathy 

Allopathy 

Allopathy 

Allopathy 

Allopathy 
Hornoeopathy 

Allopathy 

Allopathy 

Allopathy 
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11. CGHS Govt. of India Press Allopathy 
Dispensary No. 11 Colony, Santragachi, Howrah. 

Kolkota 

12. CGHS Bidllan Nagar, Salt Lake, Block Allopathy 
Dispensary No. 12 AF Sec-1, Flats-no. 2()9.21 0, 

Kolkota 

13. CGHS New arts. Dum Dum Airport, Allopathy 
Dispensary No. 13 Kolkota 
(with Lab.) 

14. CGHS P-112, Kalindi Housing Scha'ne, Allopathy 
Dispensary No. 14 Lake Town, Kolkota 

15. CGHS Tollygunj C.G. arts. Complex, Allopathy 
Dispensary No. 15 G.F.Type-II, Kolkota 

16. CGHS arts. No. 81-82. Type 'C' Salt Allopathy 

Dispensary No. 16 Lake· (EBl, Kolkota 

17. CGHS 51-A, Gangapurl, Purbaputiari, AllopIdhy 

Dispensary No. 17 Kudghat, Kolkota Ayurvedic 
Unanl 
Homoeopathy 

Policylinic with I-C, Block, Salt Lake, Kolkota Pollcylinic with Lab. 

Lab. 

Lucknow 

1. CGHS Dispensary No. Mew8 Nursury Nlshat Allopathy 

Ganj, Lucknow 

2. CHGS Dispensary No. 2 Skylark Building, N.K. Allopathy 

Polyclinic. Road, Hazratganj, Lucknow 

3. CGHS Dispensary No. 3 21 Patel Nagar Allopathy 

Alambagh, Lucknow 

4. CGHS Dispensary No. 4 Nazir Building Nakkhas Allopathy 

Market, Lucknow 

5. CGHS Dispensary No. 5 12-B. Mall Avenue, Allopathy 

Lucknow 

6. CGHS Dispenary No.6 HS/10-Sitapur Road Yojna, Allopathy 

Lucknow 

Meerut 

, . CGHS Dispensary No. 1 171N-Abu Lane, Meerut Allopathy 

Cantt. Meerut Ayurvedic 
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2. CGHS Dispensary No. 2 124 Avas Vikas Colony, Allopathy 
Mohanpuri, Meerut 

3. CGHS Dispenaary No. 3 154, Vijay Nagar, W.K Allopathy 
Road, Meerut Homoeopahty 

4. CGHS Dispenaary No. 4 DAD atre. Lekha Nagar, Allopathy 
Roorkee Road, Meerut Mini Pathology Lab 

5. CGHS Dispensary No. 5 Sharda Puri, Kanker Allopathy 
KHERA, Meerut 

6. CGHS Diepenaary No. 6 SK Road, Swaathya AI_thy 
Bhawan, Suraj Kund Road, Pathology Lab. 
Meerut 

Mumba. 

1. CGHS D~ry No. 1 CGO Building, M.K. Road, Allopathy 
Homoeopathy 

2. CGHS Dispensary No. 2 Income Tax Flats, Pedder Allopathy 
Road, Mumbai 

3. CGHS Dispensary No.3 25-C, Sea Face, Opposite Allopathy 
Flora Hotel, Thadani Marg, 
Wortl, Mumbai 

4. CGHS Dlapenaary No. 4 Buildlng-13, Mintl Allopathy 
Colony, Type..1 Ortr. Mahim, 
Mumbai 

5. CGHS Dispenaary No. 5 Near Airport Colony, Allopathy 
Santacruz, Mumbai Ayurvedic 

6. CGHS Dispenaary No. 6 Rat No. 25 CGS Colony, Allopathy 
Ghatkopar, Mumbai Homoeopathy 
• 

7. CGHS Dispenaary No. 7 CGS Type IV atrs. Flat Allopathy 
226-227, Wadala, Mumbal 

CGHS Dental Unit CGS Orts. Rat 
No. 148. Type-II Wadala 

8. CGHS Dispenaary No. 8 Bldg. No. 21-Sect. 1, Kane Allopathy 
Nagar, Koliwada, Mumbai 

CGHS Polyclinic Bldg. No. 221 Sect. 1, Kane Polyclinic 
Nagar, Koliwada, Mumbai 

9. CGHS Dispensary No. 9 Central Labour Instt. Allopathy 
Premises, Trombay Road, 
Sion, . Mumbai 
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10. CGHS Dispensary No. 10 

11. CGHS Dispensary No. 11 

12. CGHS Dispensary No. 14 

13. CGHS Dispensary No. 15 

14. CGHS Dispensary No. 16 

15. CGHS Dispensary No. 17 

16. CGHS Dispensary No. 18 

17. CGHS Dispensary No. 19 

18. CGHS Dispensary No. 20 

19. CGHS D"spensary No. 21 

20. CGHS Dispensary No. 22 

21. CGHS Dispensary No. 23 

22. CGHS Dispensary No. 24 
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Plot No. 215, 31st Road, 
Bandra Sadan Annexe, 
Bandra, Mumbai 

Khan Mansion, Flat No.1, 
Victoria Road, Bycwl .. 
Mumbai 

P& T Colony, Vakola, 
Mumbai 

Deonar P.D.Bldg. Telecom 
Fact()ry Complex, Deonar, 
Mumbai 

Type-III Des arts. No. 230-
Mogul Lane, Matunga, 
Mahim, Mumbai 

Flat No. 321-322, Type-IV 
CGS arts. Bhandup, 
Mumbai 

Flat No. 81-83, Type-III 
DCS arts. Vikhroli, 
Mumbai 

Bldg. No. B-2, Type-II P& T 
Colony, Mulund (West), 
Mumbai 

Siddharth Nagar, 
Bldg. No. 38-Near Sam rat 
Talkies, Goregaon. Mumbal 

P& T Colony, Sahar, 
Mumbai 

Shaikh Mistry Plot, 
Koliwada, Mumbal 

Govt. Mint Colony, 
Bldg. No. 20, FI-41-43.Sai 
Baba Marg, Parel, Mumbai 

Naval Armament Depot 
Campus. Kanjurmarg, 
Pawai, Mumbai 

4 

Allopathy 

Allopathy 

Allopathy 

Allopathy 

Allopathy 

Allopathy 

Allopathy 

Allopathy 

Allopathy 

Allopathy 

Allopathy 
Ayurvedlc 
Homoeopathy 

Allopathy 

Allopathy 

590 
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23. CGHS Dispensary No. 25' Bldg. No. 10-12 Income Tax Allopathy 
Colony, Jogeswarl (East) 
Mumbai 

24. CGHS Dispensary No. 26 Seepz arts. Complex, Allopathy 
a.No. 0-2, Andheri (East), 
Mumbai 

25. CGHS Sub Dispensary Telecom Complex, Juhu Allopathy 
Road, Juhu, Mumbai 

26. CGHS Sub Dispensary Napean Sea Road. A\Iopethy 
Hyderabad Estate. N.S. 
Road, Mumbai 

27. CGHS Polyclinic Commerce House, Allopathy 
Karimbhay Street. Ballard 
Estate. Mumbai. 

Nagpur 

1. CGHS Dispensary No. CPWD Otrs. Allopathy 

Polyclinic Ketol Road. Nagpur 

2. CGHS Dispensary No. 2 CPWD Otrs, Allopathy 

Homoeopathy unit Civil Lines Nagpur Homoeopathy 

Ayurvedic Unit-I Ayurvedic 

3. CGHS Dispensary No. 2-A Swasthya Bhawan. Allopathy 
Seminary Hills. Nagpur 

4. CGHS Dispensary No. 3 Kamal Talkies Square, Allopathy 
Ashok Nagar, Panch Paoli. 
Nagpur 

5. CGHS Dispensary No. 4 auetta Colony. Bagadganj. Allopathy 

Itwari. Nagpur 

6. CGHS Dispensary No. 5 Medical Square, Purohit Allopathy 

Ayurvedic Unlt-2 Bldg. Nagpur Ayurvedic 

7. CGHS Dispensary No.6 Shankar Nagar Opposite Allopathy 

lAD Coflege. NA Road, 
Nagpur 

8. CGHS Dispensary No.7 SltabWdi. P&T Bldg. RBI Allopathy 

Sqr. Nagpur 
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9. CGHS Dispenaary No. 8 Sai Mandlr, Lakahman AllOpathy 

Aptt. Wardha Road, 
Nagpur 

10. CGHS Diapeneaty No. 9 Sakkardhara, Bansi La1 AItopathy 

Chowdhary Bldg. Tirang .. 
Chowk, Nagpur 

11. CGHS Dispensary No. 10 NADI Campus Allopathy 

Chindwara road, Nagpur 

PatM 

1. CGHS Dispensary No. 1 Opp. Land Development Bank, Allopathy 

Polydinic Budhmarg, Patna 

Dental Unit Dental 

2. CGH~ Dispensaty No. 2 G-3, PeopJe's Co-operative Colony, AUopa&hy 

Kankarbagh, Patna 

Homoeopathy Unit -do- Homoeopathy 

Ayurvedic Unit -do- Ayurvedlc 

3. CGHS D_~ No. 3 Road No. Allopathy 

6-C Rajendra Nagar, Patna 

4. CGHS Dispensary No. 4 Kusum Kutir Boring Canal Road. AUopathy 

Patna Dental 

5. CGHS Sub D1spenury Sury.,chal, Bhadra Ghat, Patna Allopathy 

6. First Aid Post C.R. Colony, Shalimpur Ahara, Patna 

PuN 

1. CGHS Dispensary No. 1 Otr. No. 1,2,&9 Allopathy 

Bldg. No. 46 DAD Complex 

Wanown Range, Pune 

2. CGHS Dis~ry No. 2 GSI Colony, Phulenagar, Alandi Allopathy 

Road, Yerwada. Pune 

3. CGHS D_pensary No. 3 DAD Chitragupta Complex, Hidllyattullllh Allopathy 

Road, Puna 

Homoeopathic Unit-I 

4. CGHS Dispensary No. 4 233-Mangalwar Peth, Pune Allopathy 
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6. 
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Ranchl 

1. 

2. 

Shlllong 

1. 

2 

CGHS Dispensary No. 5 
Homoeopathlc Unit II 

CGHS Dispensary No. 6 

CGHS Dispensary No. 7 
CGHS Polyclinic 
Ayurvedic Unit 

CGHS Dispensary No. 1 

CGHS Dispensary No. 2 

CGHS Dispensary No. 

Thlruvanthapuram 

1. CGHS Dispensary No. 

2. CGHS Dispensary No. 2 

3. CGHS Dispensary No. 3 

4. CGHS Ayush & 
Homoeopathy Dispensary 

Jammu and Kuhmlr 

1. CGHS Dispensary 

[English} 
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3 

Armament Colony, Ganeehkhlnd 
Road, Pune 

296-Rante Hills Estate, Kirkee, Pune 

Swasthya Sadan, Mukund Nagar, Puna 

New A.G. Colony, Doranda, Ranchi 

Deepvilla, lQ-A, Purulia Road, Kantatoli, 
Ranchi. 

P.O.Laitumkhrah, Shillong 

3I12Q-Kesavad8spuram, Trlvandrum 

TC-1259/1 C.P. Gopala Panlcker 
Lane, Sasthamangiam, Trivandrum 

T.C. 2512893-Dharmdesam Lane, 
Vanchiyoor, Trlvandrum 

CGO atrs., CGO 
Colony, Melethumele, Vattiyoorkavu 
P.O. Trivandrum 

CGHS Dispensary, Police Hospital, 
Jammu 

4 

Allopathy 
Homoeopathy 

Allopathy 

AIopathy 

Ayurvedic 

Allopathy 

Allopathy 

Allopathy 

Allopathy 

Allopathy 

Allopathy 

Ayurvedic 
and 
Homoeopathy 

Allopathy 

596 

Upgradatlon of National Highways 

(d) the current status of ongoing National Highway 
projects in Tamil Nadu alongwith the scheduled date of 
completion? 

1406. SHRI N.S.V. CHITTHAN: Will the Minister of 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) whether the Government has received any 
proposal from the state Government for upgradation of 
National Highways during the last three years and the 
current year; 

(b) if so, the details thereof and the action taken 
thereon; 

(c) the funds allocated and the expenditure made 
therefor; and 

THE MINISTRY OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) and (b) 1788 proposals amounting 
to Rs. 6999.61 crore from State Governments for 
upgradation of National Highways have been received 
and sanctioned during the last three years. Out of these, 
808 Works have been completed and 980 Works are in 
progress as on 01.10.2008. During the current year 
2008-09, 707 proposals amounting to Rs. 5099.21 crore 
have been received, out of these, 269 Works amounting 
to Rs. 1910.45 crore have been sanctioned till date. 
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(c) The allocation of fund is made state-wise not (d) The details of the ongoing National Highway 
project-wiae. The details of allocation and expenditure for Projects in Tamil Nadu are at Statement II. 
development of National Highways during the last three 
years and the current year are at Statement I. 

StIIt.",ent I 

(As. In crore) 

2OQ5.06 2006-07 2007~ 2OCJ8.08 

SI.No. Name 01 State Allocation Expenditure Allocation ExpencIIIn AIocaIion ExpandiIIn PtMionaI ExpandiIIn 
MICIIion Upto 30.09.2008 

2 3 4 5 6 7 8 9 10 

1. Andhra Pradesh 70.00 69.65 58.41 58.06 76.00 75.89 90.00 81.56 

2. Arunachal Pradesh 6.00 6.00 8.30 8.29 6.00 5.65 6.00 0.61 

3. Assam 58.00 58.00 77.25 78.49 86.00 86.24 86.00 16.04 

4. BIhar 65.00 64.92 97.20 97.13 83.00 82.89 SO'OO 36.36 

5. ChandigIItl 1.00 0:89 1.00 0.98 2.00 2.00 2.00 1.51 

6. Chhattisgarh 49.70 49.08 37.00 36.19 39.00 38.78 47.00 17.77 

7. Delhi 1.00 0.50 3.00 1.47 9.00 8.30 15.00 2.29 

8. Goa 6.00 6.00 2.95 2.64 15.00 15.00 18.70 17.68 

9. Gujarat 94.50 94.50 80.00 82.00 62.00 82.00 80.00 23.30 

10. Haryana 57.42 57.42 64.00 64 81.25 81.24 65.00 46.04 

11. Himachal Pradesh 39.00 39.00 39.50 39.44 57.00 57.00 55.00 33.94 

12. Jharkhand 40.00 39.97 34.86 35.00 57.25 57.24 89.00 49.85 

13. Kamataka 84.00 84.00 85.00 64.84 99.50 99.48 144.00 121.82 

14. Kerala 66.00 65.99 55.00 54.44 SO.OO SO.OO 63.00 31.55 

15. Madhya Pradesh 74.07 73.58 84.09 82.92 65.00 64.98 65.00 31.40 

16. Maharashtra 112.00 111.93 148.75 148.75 133.79 133.79 148.00 124.86 

17. Manipur 20.00 20.00 14.65 14.65 12.00 1024 40.00 5.56 

18. Meghalaya 24.00 24.18 24.50 24.31 22.00 22.33 23.00 19.03 

19. Mizoram 15.75 15.75 15.53 15.53 15.00 15.00 13.00 8.35 

20. Nagaland 11.25 11.25 11.82 11.81 12.00 10.20 15.00 8.25 

21. Orissa 66.00 65.77 72.00 72.00 137.SO 137.SO 138.00 75.31 
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22. Pudducherry 2.65 2:64 5.00 4.99 7.55 7.49 9.00 0.66 

23. Punjab 62.50 62.50 72.00 72.00 82.90 82.90 110.00 93.12 

24. Rajasthan 83.00 83.00 75.00 74.38 99.00 98.98 106.00 82.38 

25. Tamil Nadu 86.00 81.80 82.00 79.40 91.25 91.25 104.00 64.56 

26. Uttar Pradesh 186.00 185.97 91.40 91.32 130.00 130.00 152.00 110.47 

27. Uttarakhand 40.00 40.00 52.75 56.64 38.95 38.94 62.00 40.81 

28. West Bengal 56.00 55.75 47.00 46.n 58.00 57.99 71.00 46.35 

Total 1476.84 1470.04 1419.95 1410.42 1627.94 1622.30 1874.70 1189.40 

StIftemenI " 

Oetsils of Ongoing Nallonlll Highw8y ProjtIcIs in TMTIiI N.du 

SI.No. Slretch NH.No. Length Length Anticipated 
proposed compIetad Date of 
in Km. In Km. completion 

2 3 4 5 8 

1. Thopurghat to Thumpipadi (NS-25ITN) 7 16.60 11.00 March, 2009 

2. Thumpipadi to salem (N5-261TN) 7 19.20 18.10 March, 2009 

3. Tindivanam-Ulundurpet (Pkg. VI-A) 45 71.25 49.27 April, 2009 

4. Ulundurpet-Padalur (Pkg-1/1-8) 45 92.75 49.13 June, 2009 

5. Padalur.Trichy (Pkg-VI-C) 45 40.00 24.00 May,2009 

6. Tovaramkurchi to Madural (Pkg-VII-S) 458 63.89 35.00 March, 2009 

7. Trichy Bypass and to TOYaramkurchi (Pkg·VII-A) 458 60.96 29.00 March, 2009 

8. Chennai by.pass Phase II 45.4 & 5 32.00 15.20 June 2009 

9. Krishnagiri to Thopur Ghat (NS-IVITN-l) 7 62.50 55.00 Jan, 2009 

10. Salem to Karur (N5-IIITN-2) 7 41.55 14.00 Jan, 2009 

11. Salem to Karur (NS·11fTN..3) 7 33.48 19.50 Jan. 2009 

12. KaNr to Madurai (TN-4) 7 68.13 21.20 March, 2009 

13. KaNr 10 Madurai (TN-5) 7 53.03 24.50 Jan, 2009 

14. Madurai to Km. 120 of Madurai-1irunelveli section 7 42.00 35.00 March, 2009 
including Madurai by-pass (NS-39) 
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15. Madural-Kanyakumari section (NS-4OITN) 7 38.86 28.00 March, 2009 

16. Madurai-Kanyakumari section (N8-41fTN) 7 39.51 30.00 March, 2009 

17. Salem to Kerala Border section (TN-6) 47 53.53 23.00 Jan, 2009 

18. Madul'll-Kanyakumari I8ction (NS-42fTN) 7 42.70 22.50 March. 2009 

19. Km. 120 of Madurai-TIrunetveli section to Pangagudi 7 43.00 27.80 March. 2009 
(km. 203) (NS-43) 

20. Kanyakumari-Pangudi (NS-32) 7 30.60 6.00 April. 2010 

21. Salem to Kerala Border section (TN-7) 47 48.51 3100 Jan. 2009 

22. Improvement of Access of GO within Chennai City 205, 4 & 45 4.00 0.00 Jan, 2009 
including construction of 4 grade aeperators 

23. Karur to Kangyam (KC-l) 67, KCl 59.20 45.00 March, 2009 

24. Kangyam 10 Coimbatora (KC-2) 67, KC2 56.20 44.00 March, 2008 

25. Channei-Tacta (6-lane) 5 43.40 0.00 June, 2011 

26. Puduchery-Tmdivanam 66 38.61 0.00 July, 2010 

27. Trichy-Karur 67 79.70 0.00 July. 2010 

28. T richy·Dindigul 45 88.27 0.00 July. 2al0 

29. Madurai-Arupukoltai-T uticorin 458 128.16 0.00 Jan, 2010 

30. Thajarur-T richy 67 56.00 6.00 June, 2009 

31. Salem-Ulundrupet (BOT-1fTN-06) 68 136.36 0.00 Jan. 2011 

32. Feasibility study for construction of ROB at 45A March, 2009 

Km. 12818 of NH 45A (Thaniawr On.) 

33. Feasibility study detailed engineering survey for 49 Extn. March, 2009 

construction of bye-pass to Usilampatli. Andipatli 
and Bodi Town of NH 49 Extl'l. (Madurai On.) 

34. Land acquisition for improvements to geometries in 45A Extn March, 2009 

Km 137/0-15110 of NH 45A Extn. (Thanjavur On.) 

35. Land acquisition for Chatrapatli bye-pass starting 209 March, 2009 

from Km 3618 and ending at Km 39/0 of 
N H 209 (Madurai Division) 

36. Construction of a High Level bridge across the 210 March, 2009 

river Kottakarai at Km 13918 of NH 210 
(Ramnad Division) Spans 15x21.60 m (clc) 

37. Detailed Engineering for combined Srivilliputhur and 208 March. 2009 

Rajapalayam Bye-passes in NH 208 (Virudhungar Division) 
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38. Detailed Engineering for ROB at Km 15114 at 209 Marett, 2009 
Eachanari on NH 209 (Coimbatore Division) 

39. Feasibility study and preparation of detailed Engineering 209 March, 2009 
for Sathyamangalem Bye·pass on NH 209 
(Coimbatore Division) 

40. Providing paved shoulders in km 153/()'163J0 & 208 11 0 March, 2009 
174/0 17510 of NH 208 (Virudhunagar Dvn.) 

41. Road safely works Construction of relaining wall and 209 Marett, 2009 
parapal wall in km 24210 to Km 254/8 of NH 209 
(Thimbam Ghat section) (Coimbatore Dvn.) 

42. Reconstruction of culverts at Km 21212, 214/10 and 208 March, 2009 
215/6 and construction at retaining wall in approaches 
to Minor bridge in km 2161230-2161390 (US) of 
NH 208 (Virudhunagar Dvn.) 

43. Providing paved shoulders in Km 2221()'227/6 of 209 5.8 3.88 Marett, 2009 
NH 209 (Coimbatore Dvn.) 

44. Reconstruction of minor bridge at Km 241/2 & 209 March, 2009 
260110 of NH 209 (Coimbalore Dvn.) 

45. Protective works at Km 31/0-311806 (Madurai Dvn.) 49Extn 0.8 0.60 March, 2009 

46. Reconstruction of minor bridge at Km. 5912 (i) and 45A March, 2009 
RCC culvert at Km. 5912 (ii) in lieu of existing 
minor bridge at Km 59/2 (i) ot NH 45 A 
(Vilupuram Div.) 

47. Conslruction at minor bridges at Km. 90/40, 109/4, 208 March, 2009 
12718. 13818 and 138110 of National Highways 
208 (TIrunelevli Dvn.) 

48. Reconstruction of minor bridge at Km. 136/8 of 208 March, 2009 
National Highways 208 in place of existing weak 
and narrow minor bndge (TIrunelveli Dvn.) 

49. Reconstruction of minor bridge at Km. 162/4 of 209 March, 2009 
National Highways 209 (Coimbatore Dvn.) 

SO. land AcqUisition estimate for construction of high 210 March, 2009 
level bridge at Km 116/8 of NH-210 (Ramn:lo Dvn) 

!II. land Acquisition eSilmate lor construction of h;gh 208 March, .2009 
level bndge of Km. 227/10 of NH 208 Vtruahunagar 

52. Improvement of nding quality In Km 814-1510 at 210 6.6 5.64 March, 2009 
NH 210. (Trichy·Keeranuf) (Thanjavur) 

53. Improvement of riding quality in 60/0 of NH 210. 210 8.8 8.21 March, 2009 
(Thirumayam) (Thanjavur) 
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54. Improvement 01 riding quality in Km. 521060/2 of 210 S.2 4.54 March, 2009 

NH 210 (Pudukottal·Thirumayam) (Thanjavur) 

55. Consultancy services for feasibility study and 209 March, 2009 
preparation of the detaHed project report lor 
construction of by pass of Annur town at 
Km 18910 19610-19610 NH 209 (Coimbatore) 

56. Consultancy services for leasibility study and 209 March, 2009 
preparation of the detailed project report for 
construction bypass to Pullanpalli town at 
Km 20210-21010 of NH 209 in the state 
of Tamil Nadu, (Coimbatore) 

57. Consultancy services for feasibility study and 209 March, 2009 
preparation of the detailed project report for 
construction of bypass to Pollachi town on 
NH 209 in the state of Tamil Nadu 
(Km. 11313-12318) (Coimbatore) 

58. Feasibility study and preparation of the detailed 209 March, 2009 
project report for geometric improvements In 
Km. 19916-20016 & 21216-21514 of NH 209 
(Colmbatore) 

59. Posibility study and preparation of the detailed 45A March, 2009 
project report for construction Bypass to Vilupuram, 
KoIiyanur, Valavanur town at km 0/0-1216 of 
NH-45A (Villupurem) 

60. Feasibility study and preparation of the detailed 7 1 no March. 2009 
project report for construction of bypass to Madurat 
town starting from km 12110 of NH 458 and 
ending at Km 42610 of NH7 in the state of 
Tamil Nadu (Madurai) 

61. Feasibility study and preparation of detailed 209 March, 2009 

project report for construction of ROB at 
Km. 1S0/800 of National Highway-209 
(Mulupadi Railway Gate) in lieu of 
existing L.C. No. 2E (Colmbatore) 

62. Minor bridge Km. 12314 01 NH 208 20S March, 2009 

(Thenkasi-Sivagiri) TIruneiveli) 

63. Construction of high level minor bridge at 20S March, 2009 

Km. 1814 01 NH 208 (Srivilliputhur) 
(Virudhunagar) 

64. Improvement of riding quality km. 15912-16210 209 2.S 2.56 March. 2009 

of NH 209 (Saravanampati) (Coimbatore) 

65. IROP Km. 11210-11410, 119to-12010 including 20S 3 2.n March, 2009 

paved shoulder in Km 11210-114/0 01 
NH 20S (Kadayanallur) (Tirunelveli) .' 
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66. Construction of retaining wall in Km. 113/6·11410. 208 M1rch. 2009 
127/4. 13.'418-13412 of NH 208 (Thenkasi·Sivagir) 
(Tirunetveli) 

67. Improvement of riding quality in Km. 1510-3710 210 22 20.00 March. 2009 
of NH 210 (Trichy·Pudukottar) (Thanjavur) 

68. feasibility study for ROB-RUB at Km. 16216-8 209 March. 2009 
of NH 209 (Mulipadi) (Coimbatore) 

69. Feasibility study for improvement to junction at 209 March. 2009 
flyover at Km. 159/2·8 of NH 209 (Coimbatore) 

70. FeasibilHy study for Sethur bypass 208 MIn:h, :iD)9 

Km. 155/8·157/6 of NH 208 (Sethur) 
(Virudhunagar) 

71. Improvement of riding quality in Km. 10518-10910 208 3.2 1.00 March. 2009 
of NH 208. (Tirunelveli) 

72. Consultancy services for feasibility study and preparation 208 2 March. 2009 
of the detailed project report for construction of 
bypass to Chockampatty town Irom km 11912·12112 
of National Highways 208 (Tirunelveli) 

73. Minor bridge Km. 3312 of NH 209 (Oindiguf. 209 March. 2009 
Palani) Madurai) 

74. Reconstruction of culvert Km. 99110. 10518. 10914. 11116. 208 MardI. 2009 
11612. 11718, 118110. 12Or'4. 120110. 12112. & 121/4. 
of NH 208 (Thenkasi·Sivagiri) (Tirunelveli) 

75. Construction of high level bridge at Km 11618 of 210 March. 2009 
NH 210 (Anjukottai) (Ramnad Division) 

76. ReconstructIOn of culverts in Km 8014. 83110. 8110. 209 March. 2009 
9012. 92110. 97/10. 9712. 9814 & 106/6 01 
NH 209 (Elanchi-Chockampani) (Coimbatore On) 

77. Land acquisition lor realignment in the stretch in 208 2.05 March. 2009 
Ian 109175()'211/800 01 NH 208 (T.KaIlipatti) 
(Virudhunagar On) 

78. Reconstruction 01 minor bridges at km. 154/4. 15418. 208 March. 2009 
16512. 171/8 & 175/2 of NH 208. (SrlviHiputhur) 
(Virudhunagar On) 

79. Reconstruction of culverts in Km 201/6. 20214. 20312. 208 March. 2009 
203110. 206/4. 21812 & 226110 (7n06) and relaining 
wan in km 201/6 & 218/2 alvng tank bond of 
NH 208. (Slvagiri) (Virudhunagar) 
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·80. Reconstruction of existing culverts in 210 March, 2009 
Km. 7712·1421(13 Nos) of NH 210 (Ramnad On) 

B1, Improvement of riding quality in Km 1010-2216 of 478 12,1 7.91 March, 2010 
NH 47/8. (Thovaial) (Tirunalveli) 

B2. Improvement of riding quality in Km 010-1010 of 478 9.B 3,35 March, 2010 
Nt! 478 (Nagarkol· ThovaIai) (Tirunelveli) 

83. Strengthening in km 227/6-23310 of NH·209 209 5.4 1.35 March, 2010 

(Sathyamanagalam) (Coimbatore on) 

84. Improvement of Y.Junction located at Km, 114/4 of 209 March, 2010 
NH 209 (Saravanampattl) (Coimbatore On) 

85. Protective workslRoad safety wor1<s in Ghat portion 220 6 1.79 March. 2010 

in km 21610-22210 of NH·220. (Madura! On) 

86. Reconstruction of Minor bridges at Km. 13914 & 208 March. 2010 
14314 of NH 208 (Puliankudl) (lirunelveli On) 

87. Strengthening in Km 910-1910 of NH·219 (Kuppam) 219 10 4.06 March. 2010 

(Salem On) 

88. Improvements of Y junction located at Km 12818 208 March, 2010 

of NH 208 (Tirunelveli) 

89. land acquisition for reconstruction of bridge in 209 March, 2010 

Km. 2361500-237/080 of NH 209. (Coimbatore On) 

90 Strengthening in Km 8116-8610 of NH 208 208 4.4 0.00 March. 2010 

(kodaivasal·Puliyampatti) (Tirunelveli) 

91. Strengthening in km 711).1810 including reconstruction 10.1 0.00 March, 2010 

of Minor bridge at km 16110 of NH·207 
(HoBur) (Salem On) 

92. Widening the existing narrow bridge at March, 2010 

Km 7418 of NH 49 (Anjukotta) (Ramnad On) 

93. Land acquisition for construction of Oddanchatram 7.4 0.00 March, 2010 

byepass starting km 2318 & ending km 3112 01 NH 209. 

94. Improvement 01 riding quality in Km, 2221300·22310. 220 13.10 0.00 March. 2010 

25010-25410, 25610-257/4 & 258/4-265/4 

95. Improvement 01 riding quality in Km. 80/0·90/0 49 Extn 10.00 0.00 March, 2010 

96. Improvement of riding quality in km. 60/0-6210, 45 Extn 10.00 0.00 March, '010 

64K>-691O & 7314 

97. Feasibility Study Detailed Engineering Survey f~ 209 0.00 Marcil. 2010 

construction of Udumalpet bypass 
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eS. Improvement of riding quality in Km. 101/6-10518 
and 10910-11210 

pg. Improvement of riding quality in km. 19310-19810 

100. Improvement of riding quality in km. 14812·15514 

101. Improvement of riding quality in km. 192/Q-193JO & 19510-19910 

'02. Strengthening In km. 18015·191/0 

103. Strengthening in km 2060·21214 

'04. Strengthening in Km. 155/4 to 159/2 incl. paved 
shoulders in Km. 15516 to 15610 

105. Paved shoulders in Km. 76/2·81/0 & 8610-9210 

106 IRap in Km. 5010·6510 

107. Strengthening in Km. 9910·101/6 & 127/4·13010 

IDS. Strengthening in Km. 1110-2110 

109. Paved shoulders in Km. 109/0 to 11015 

110. Strengthening in Km. 11510 to 12510 

111. Strengthening in Km. 10618 to 111/5 

t12. IRap in Km. 169/4·17310 incl. raising the 
Dip at Km. 169/4·1700 

113. Strengthening in Km. 9910 10 119/0 

114. tRap in Km. 11410 to 11910 & 12614 to 127/4 
incl. reconstruction of CD at Km. 11518 

(Transla/ion! 

Sale of Spurious Drugs 

1407. SHRI DANVE RAOSAHEB PATIL: 
SHRI BHUVANESHWAR PRASAD MEHTA: 
SHRI NIKHIL KUMAR: 
SHRI MADHU GOUD YASKHI: 
SHRI EKNATH MAHADEO GAIKWAD: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether as per the report of the Associated 
Chambers of Commerce and Industry of India 

3 4 5 6 

20S 7.20 0.00 March, 2010 

209 5.00 0.00 March, 2010 

209 7.20 0.00 March, 2010 

20S 5.00 0.00 March, 2010 

209 10.50 0.00 March, 2010 

209 6.40 0.00 March, 2010 

209 3.60 0.00 March, 2010 

209 9.25 0.00 March, 2010 

209 15.00 0.00 March, 2010 

20S 5.20 0.00 March, 2010 

49 10.00 0.00 March, 2010 

45A 1.50 0.00 March, 2010 

49 10.00 0.00 March. 2010 

4 8.20 0.00 March, 2010 

49 3.60 0.00 March, 2010 

49Extn. 20.00 0.00 March, 2010 

208 6.00 0.00 March, 2010 

(ASSOCHEM), spurious drugs worth Rs. 15,000 crore 
are being sold every year in the various parts of the 
country; 

(b) if so, the details thereof; 

(c) the details of companies and the persons involved 
in such acts during the last three years and the current 
year; and 

(d) the steps taken/proposed to be taken by the 
Government to check the menace of spurious drugs? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
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LAKSHMI): (a) to (c) The ASSOCHAM has based its 
estimate on the decline in sale of drugs by their members 
Who only engaged in manufacturing of drugs. This is not 
based on any scientific study. In fact. a study of samples 
of drugs tested all over the country in last 5 years reveals 
that only about 0.3% to 0.4% of around 40,000 samples 
per annum fall within the category of spurious drugs. 
The manufacturing of spurious drugs is a clandestine 
activity carried out by unlicensed manufacturers which 
exploit the confidence enjoyed by certain fast selling drugs 
by making their imitations. The State Drugs Licensing 
Authorities launch prosecution as and when such cases 
come to light. -

(d) In order to further assess the extent of spurious 
drugs in the country, a country wide Survey has been 
initiated by the Ministry of Health, through Central Drfugs 
Standards Control Organisation (CDSCO) on the basis of 
statistical principles provided by Indian Statistical Institute 
(lSI) Hyderabad. Detailed guidelines have been issued to 
the State Govts. to undertake focused surveillance over 
possible movement of spurious drugs. Further, the Drugs 
and Cosmeties (Amendment) Bill, 2005, which contained 
provision for making the penal provisions in the Drugs 
and Cosmetics Act, 1040 more stringent has been passed 
by the Parliament in its current Monsoon Session, 2008. 
Its provides stricter penalties for offences relating to 
squrious and sub standard drugs, provision for designated 
courts for speedy trial of drug related offences, 
compounding of offences, authorizing police to file 
prosecutions in drug related offences and making offences 
under the Drug and Cosmetics Act cognizable and non-
bailable. The amended provision will make the law 
deterrent to the offenders involved in the manufacture or 
sale of spurious drugs. 

(Eng/ish] 

Sports Academies 

1408. SHRI P.S. GADHAVI: Will the Minister of 
YOUTH AFFAIRS AND SPORTS be pleased to state: 

(a) whether the Government proposes to set up 
Sports Academy in each Slate in the country: 

(b) if so. the details thereof: 

(c) the time by which these Academies are likely to 
be set up; 

(d) the expenditure likely to be incurred for setting 
up such Academies; and 

(e) the details of facilities proposed to be provided in 
these Academies? 

THE MINISTER OF STATE OF THE MINISTRY OF 
YOUTH AFFAIRS AND SPORTS (DR. M.S.GILL): (a) No, 
Sir. 

(b) to (e) The questions do not arise. 

Pension Scheme to Coal Mining Workers 

1409. SHRI BANSAGOPAL CHOUDHURY: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the coal-mining workers of Coal India 
Ltd. and its subsidiary companies are not getting pension; 

(b) if so, the details thereof and the reasons therefor; 
and 

(c) the measures taken by the Government to 
streamline the process for grant of pension to coal-mining 
workers? 

THE Mlr-.JISTER OF STATE IN THE MINISTRY OF 
COAL (SHRI SANTOSH BAGRODIA): (a) No, Sir. The 
coal-mine workers of Coal India Limited and its subsidiary 
companies, who are the members of Coal Mines Pension 
Scheme, 1998 are getting pension; 

(b) During the period from April, 2007 to March, 2008 
a total of Rs. 506.28 crore have been reimbursed to the 
14 Nationalised Banks vis. Allahabad Bank, Andhra Bank, 
Bank of Baroda, Bank of India, Bank of Maharashtra. 
Canara Bank, Central Bank, Indian Overseas Bank, 
Punjab National Bank, State Bank of Hyderabad, State 
Bank of India, UCO Bank, Union Bank of India, United 
Bank of India on account of pension. Disbursement to 
approximately 2.50 lakhs pensioners through these banks 
under agreement with this Organisation i.e. Coal Mines 
Provident Fund Organisation. 

(c) The Coal Mines Provident Fund Organisation has 
launched 'Mission Biswas' to settle the Provident Fund 
and Pension Claims of members in the last month of 
service, on receipt of these claims within first week of 
that month complete in all respects from the coal 
companies. 

Nuralng Staff-Petlent, Ratio 

1410. SHRI JASUBHAI DHANABHAI BARAD: WiD 
the Minister of HEALTH AND FAMILY WELFARE be 
pleased to state: 
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(a) whether the nursing staff is falling short for ':ftMt, ' 
patients and the nursing staff-patients ratio in the country 
is much lower as compared to the international standards; 

(b) if so, the details thereof; and 

(c) the steps taken by the Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) and (b) Tho over all nurse bed ratio varies 
from 1:3 10 1: 1 0 depending on the bed strength of the 
units/hospitals. As per World Health Organization there is 
no standard ratio of nurse to hospital beds. It depends 
greatly on patient need for nursing, support to nurses in 
giving patient care and their expected roles and 
responsibilities. 

(c) In order to make improvement in the nursing 
services. a sum of Rs. 2900.00 crores has been allocated 
during the Xlth Plan period under the Up-gradation! 
Strengthening of Nursing Services. The following activities 
are proposed for the Xlth Plan period. 

(i) Establishment of Auxitiary Nurse Midwifery (ANM) 
Schools in those districts. which are not having 
any ANM training School 

, ,~ I 
(ii) Establishment of General Nursing ana Midwifery 

(GNM) Schools in those districts. where there is 
no GNM Schools. 

(iii) Establishment of 6 Colleges of Nursing at sites 
for AIIMS like Institutions with both B.Sc. (N) 
and M.Sc Nursing programmes. 

(iv) Establishment of 4 Regional Institutes with the 
objective of improving the standard on all India 
basis and provide opportunity to access high 
quality Nursing Education through out the 
country. 

(v) Establishment of Centres of Excellence in 
Nursing in States. 

(vi) Strengthening of State Nursing Councils. 

(vii) Strengthening of NurSing Cells at the State level. 

(Translation! 

CGHS Facility to Journalists 

1411. SHRI MITRASEN YADAV: Wltl the Minister or 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the amount charged from the aocredlted 
journalists for obtaining Central Government Health 
Scheme (CGHS) facilities has been Increued; 

(b) if so,' the details thereof and the reasons therefor; 
and 

(c) the number of joumalists accredited by Preea 
Informatl"" Bureau, who are being provided this facUlty? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) and (b) The accredited journalists have 
been provided CGHS facilities at par with the holder of 
MGeneral Public· card, Facilities in respect of autonomous 
bodies and journalists holding 'General Public' card are 
being provided on cost to cost basis. The accredited 
joumalists have so far been contributing an ad-hoc amount 
of As. SO/- per month. The Cost and Accounts Branch of 
the Department of Expenditure, in Its report, have wort<ed 
out the following as the cost of providing CGHS facllitios 
under the "General Public Scheme.": 

Year Rate/Year (in Rs.) 

I'R 2001-02\1 

2008-03 

2003-04 

2004-05 

850 

890 

970 

1067 

(c) At present, 38 accredited joumalists have got their 
CGHS cards renewed after payment of subscription on 
cost-tooOost basis. 

/Eng/ish! 

Effect of Coal Mln.s Dust on Human Health 

1412. SHRI SUBRATA BOSE: 
SHRI NAVEEN JINDAL: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the Westem Coalfields Limited recently 
.t • 

conducted a survey of certain areas surrounding the 
Chandrapur district of Maharashtra State to ascertain the 
effect of coal mines dust on human health as reported in 
"The Times of India" dated 17 September, 2008; 
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(b) if so, the findings thereof; and 

(e) The remedial measures taken by the Government 
in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (SHRI SANTOSH BAGRODIA): (a) Yes, Sir. 
Western Coalfields Limited has conducted a Health Study 
to ascertain possibility of health hazards due to pollution 
from coal mines in Chandrapur District in the year 2005-
06 through District Health OHicer (DHO), Zilla Parishad, 
Chandrapur. 

(b) No Incidence of direct coal dust dependent 
diseases like Pneumoconiosis and Silicosis were found 
during the study. The study also revealed that non·dust 
related diseases are also negligible in mining area. 

(c) Does not arise in view of (b) above. 

Satelllte-Unked Fire Alert System 

1 <413. SHRI KINJARAPU YERRANNAIDU: Will the 
PRIME MINISTER be pleased to state: 

(a) whether a Satellite-linked fife alert system 
developed by National Aoronautics and Space 
Administration has been installed in the country; 

(b) if so. the details thereof; 

(c) whether the system has proved to be effective in 
detecting forest fire; and 

(d) if so. the details thereol alongwith ,the other 
benefits likely to accrue as a result thereof? 

THE MINISTER OF STATE IN THE PRIME 
MINISTER'S OFFICE AND MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL. PUBLIC GRIEVANCES AND 
PENSIONS (SHRI PRITHVIRAJ CHAVAN): (a) Yes, Sir. 

(b) National Aeronautics and Space Administration 
(NASA) of USA has developed a global forest fire alert 
system uSing MODIS (Moderate Resolution Imaging 
Spectroradiometer) Satellit" data. Using this information, 
as well as information derived from Indian Remote 
Sensing (IRS) and other satellites. NRSC (National 
Remote Sensing Centre) of Department of Space has 

implemented 'Indian Forest Fire Respons. and 
Assessment System (INFFRAS). INFFRAS is a web-
enabled information system to support: (i) preparatory 
planning for forest fire control, (II) near real-time detection 
and monitoring of active forest fires; and (iii) forest fire 
damage, recovery 8888ssment and mitigation planning. 

(c) Yes, Sir. 

(d) INFFRAS is operational In the country since, 2006. 
and has been providing forest fire alerts to State Forest 
Departments. This has been helping the Forest 
Departments in fire control operations. The other benefits 
likely to accrue as a result include conservation of forest 
wealth. biodiversity and wildlife; and contributing to ecology 
and climate. 

Bridge and Road Projects In NER 

1414. DR. ARUN KUMAR SARMA: WlU the Minister 
of DEVELOPMENT OF NORTH EASTERN REGION be 
pleased to refer to the reply given to Un.tarred Quution 
Nos. 1479 dated 22, August, 2007 and 1751 dated 12 
March, 2008 and state: 

(a) whether the Government has completed the 
construction of bridges over Lohit and Khabohu rivers in 
Assam and construction of Dhola Sadia bridge over 
Brahmaputra river; 

(b) if so, the details thereof; 

(c) if not, the reasons therefor; and 

(d) the allocation made, the expenditure incurred there 
against and the target set for completing these works? 

THE MINISTER OF PANCHAYATI RAJ AND 
MINISTER OF DEVELOPMENT OF NORTH EASTERN 
REGION (SHRI MANI SHANKAR AIYAR): (a) No, Sir. 

(b) Does not arise. 

(c) and (d) The North Eastern Council have requested 
the Planning Commission to accord in principal approval. 
interalia, for· the construction of major bridges over the 
Lohit and Khabolu rivers during the Xlth Plan at an 
estimated cost of Rs. 299.10 crore, after which the 
process 01 operationatizing the project wtJI commence. 
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The construction of a bridge between Dhola and 
Sadia over the River Brahmaputra is included in the Prime 
Minister's special package for ArunaChal Pradesh declared 
in January, 2008. The Department of Road Transport & 
Highways have circulated a draft CCEA note on the 
implementation of the Arunachal Pradesh package Which 
includes, interalia, construction of the bridge at a cost of 
Rs. 900 crores in the PPP mode. 

Motor Vehicle Act, 1988 

1415. SHRI PRABHUNATH SINGH: 
SHRI KINJARAPU YERRANNAIDU: 
SHRI GIRDHARI LAL BHARGAVA: 
SHRI M. RAJA MOHAN REDDY: 

Will the Minister of SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS be pleased to state: 

(a) whether the Government proposes to amend the 
Motor Vehicle Act, 1988 to check the rising number of 
traffic violation cases and road accidents in the country: 

(b) if so, the details thereof; and 

(c) the time by which the proposed amendment is 
likely to be incorporated? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) Government has proposed to 
amend various Sections of the Motor Vehicles Act, 1988 
to enhance the amount of fine in respect of various traffic 
offences in order to make them more deterrent and to 
minimize road accidents. 

(b) The amount of fines for various offences such as 
driving without driving licence, driving at excessive speed, 
driving dangerously, drunken driving, driving When mentally 
or physically unfit etc., has been proposed to be 
enhanced. 

(c) Bill in this regard was introduced in Rajya Sabha 
on 15.5.2007. The Department Related Parliamentary 
Standing Committee has made certain recommendations. 
Some recommendations relate to other Ministries. As such, 
it would be difficult to indicate time by which the Act 
would be amended. 

{Transla/ion} 

Fund. for Maintenance of National Highway. 

1416. SHRI MUNSHI RAM: 
SHRI G.M. SIDDESWARA: 
SHRI JASUBHAI DHANABHAI BARAD: 
SHRI HARISINH CHAVDA: 
SHRI JIVABHAI PATEL: 

Win the Minister of SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS be pleased to state: 

(a) the funds allocated by the Government to each 
of the State Governments for maintenance of the National 
Highways during the last three years and the current 
year; 

(b) the details of the works undertaken by the State 
Governments in this regard; 

(c) the details of the unutilized funds, State-wise; 
and 

(d) the steps taken by the Government for proper 
utilization of the funds? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) and (c) State-w~se and year-wise 
details of allocation of funds for maintenance and repair 
of National Highways (NHs) including the amount that 
remained unutilized during the year 2005-06, 2006-07, 
2007-08 and 2008-09 (upto Sept., 08) are given in 
enclosed statement. 

(b) The executive agencies of NHs including State 
Public Works Departments, undertake the repair and 
maintenance works on National Highways like Ordinary 
Repair (OR), Periodical Renewals (PR), Special Repair 
(SR) and Emergent Repairs. OR involves routine 
maintenance works, such as patch repair works, crack 
sealing, repairing of shoulders, etc. PR Involves proviSion 
of renewal coal to the wearing surface at a pre-determined 
frequency. SR deals with urgent works such as minor 
improvement to geometries of roads, repair of culverts, 
bridges, etc. Emergent Repairs or Flood Damage Repairs 
(EFDR) involves Immediate repairs to roads affected by 
heavy rains/floods, cyclones, land slides etc. During 2005· 
06 to 2007-08 and 2008-09 (upto September, 2008), the 
total estimate'd cost of works sanctioned under PR, SR 
and FOR as per the proposals of the State Governments 
were as under:-
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Types of M&R 2005-06 

PR 343.48 

FOR 107.57 

SR 11.08 

AGRAHAYANA 19, 1930 (S8ka) 

2006-07 2007·08 

382.38 614.86 

92.64 167.90 

14.06 10.32 

622 

(Rs. in crore) 

2008·09 (upto Sept., ,2008) 

289.75 

9.37 

3.95 

(d) The progress of works and utilization of funds 
are regularly monitored by the Ministry at different level. 

and necessary Instructions are issued to all . executive 
agencle. from time to time. 

Stlltement 

(Amount Rs. in crore) 

S1.No. Name 01 the State 2005-1l6 2Q06.07 2007.Q8 2OO8G (I4JIo Sept, 08) 

Allocation Expenciture Unspeni AIIocaIion ExpendiIIn Unspent Allocation ~ Unspenl AIoc:aIion &pencI\In 
Balance Balance BIIance 

2 3 4 5 6 7 8 9 10 11 12 13 

1. Andhra Pradesh 39.07 39.09 (·)0.02 61.19 56.59 4.60 78.13 77.36 0.77 53.53 26.42 

2. Arunachal Pradesh 0.21 0.10 0.11 0.30 0.09 0.21 0.37 0.33 0.04 0.91 0.00 

3. Assam 30.84 27.52 3.32 25.98 21.18 4.60 41.62 32.86 8.76 21.24 16.04 

4. Bihar 47.66 44.46 3.20 34.34 24.58 9.76 29.90 25.32 4.58 34.62 1.17 

5. Chandigarh 0.52 0.12 0.40 0.66 0.64 0.02 0.98 0.84 0.14 0.27 0.02 

6. Chhattisgarh 20.55 20.12 0.43 24.15 23.52 0.63 27.19 26.58 0.61 27.51 9.64 

7. Deihl 0.44 0.04 0.40 0.03 0.03 0.00 0.00 0.00 0.00 0.11 0.00 

8. Goa 4.66 3.87 0.79 3.51 3.30 0.21 4.92 4.74 0.18 2.39 0.76 

9. Gujaral 38.62 38.08 0.54 33.99 33.95 0.04 40.27 39.56 0.41 23.17 6.48 

10. Haryana 15.43 14.12 1.31 24.27 21.34 2.93 18.13 17.95 0.18 12.49 6.59 

11. Himachal Pradesh 23.27 18.19 5.08 18.90 18.28 0.82 17.70 17.07 0.63 8.97 3.03 

12. Jammu and Kashmir 0.12 0.03 0.09 0.00 0.00 0.00 0.00 0.00 0.00 0.00 

13. Jharkhand 21.37 14.79 6.58 22.27 21.68 0.59 27.82 23.38 4.44 14.52 3.15 

14. Karnataka 42.44 41.87 0.57 39.88 0.00 59.45 60.30 (-) 10.24 27.36 19.56 7.88 

15. Kerala 34.59 53.07 (.) 18.48 19.30 29.54 (.) 10.24 27.36 55.80 (-) 28.44 19.56 7.88 

16. Madhya Pradesh 56.48 53.51 2.97 51.70 SO.89 0.81 59.03 58.22 0.81 34.97 18.98 
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2 3 4 5 6 7 8 9 10 11 12 13 

17. Maharashtra 52.60 52.36 0.24 59.54 59.16 0.38 63.16 57.54 5.62 32.72 11.16 

18. Manij)ur 10.87 8.98 1.89 3.04 2.91 0.13 14.30 11.52 2.78 4.55 1.08 

19. Meghalaya 10.69 8.SO 2.19 9.84 7.09 2.75 13.39 8.19 5.20 6.00 2.05 

20. Mizoram 5.52 5.28 0.24 5.19 3.42 1.n 7.25 4.27 2.98 5.16 1.13 

21. Nagaland 4.01 3.85 0.16 3.91 2.63 1.28 7.43 4.88 2.55 8.08 3.08 

22. Orissa 40.92 41.22 (-) 0.30 43.70 43.78 (-) 0.08 SO.51 SO.28 0.23 31.12 11.26 

23. Pondicherry o.n 0.76 0.01 0.94 0.30 0.64 0.91 0.91 0.00 0.84 0.23 

24. Punjab 21.76 19.30 2.46 17.44 15.20 2.24 23.82 20.40 3.42 .17.15 9.93 

25. Rajasthan 54.99 53.91 1.08 67.58 67.54 0.04 70.57 70.58 0.01 45.14 23.71 

26. Tamil Nadu 54.30 49.94 4.36 25.67 23.71 1.96 30.16 30.35 (-) 0.19 23.13 12.94 

27. Uttar Pradesh 5118 SO.Ol 1.17 45.63 48.54 (-) 2.91 62.48 82.21 0.27 35.25 9.45 

28. Uttarakhand 16.10 15.87 0.23 15.80 15.39 0.41 19.10 17.12 1.98 14.81 4.37 

29. west Bengal 29.87 28.05 1.82 18.50 16.38 2.12 24.08 23.26 0.82 23.29 5.68 

[English} 

Ingredient. of Beby Food Product. 

Prevention of Food Adulteration Rules, 1955 wherein it 
has been provided that no person shall manufacture, sell, 
store or exhibit for sale of food meant for infant except 
under Bureau of Inellan Standards Certification. 

1417. SHRIMATI P. SATHEEDEVI: Will the Minister 
of HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Government proposes to assess the 
ingredients of baby foods manufactured by various 
companies in the country; 

(b) if so, the outcome of such assessment; and 

(c) the steps taken by the Govemment to ensure 
complete hygiene in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKHSMI): (a) and (b) There is no such proposal to 
assess the ingredients of baby foods manufactured by 
various companies in the country. 

(b) The standards of infant milk food, infant formula, 
milk cereal based complementary food, processed cereal 
based complementary food, follow-up formula-
complementary food have been prescribed under 

Supply of Uranium 

1418. SHRI N. JANARDHANA REDDY: 
SHRI KIREN RIJIJU: 
SHRI JUAL ORAM: 
SHRI ANANDRAO VITHOBA ADSUL: 
DR. LAXMINARAYAN PANDEY: 

Will the PRIME MINISTER be pleased to state: 

(a) whether some countries have denied to supply 
Uranium to India even after an exemption from the export 
guidelines of the Nuclear Suppliers Group (NSG) as 
reported in 'The Hindu' dated 09 September, 2008; 

(b) if 60. the details thereof including the names of 
these countries and the reasons therefor; 

(c) whether India has conducted fresh talks with these 
countries in this regard; and 

(d) if so, the details and the outcome thereof? 
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THE MINISTER OF STATE IN THE PRIME 
MINISTER'S OFFICE AND MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND 
PENSIONS (SHRI PRITHVIRAJ CHAVAN): (a) to (d) The 
Australian Government has publicly stated that It has a 
long standing policy to not supply uranium to countries 
which have not signed the Nuclear Non-proliferation Treaty 
(NPT). India is not a signatory to the NPT. 

Gandhldham-Mundra and NH-SA 

1419. SHRI MADHUSUDAN MISTRY: 
SHRI P.S. GADHAVI: 

Will the Minister of SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS be pleased to refer to Unstarred 
Question "'0. 2788 regarding four-Ianing of Gandhidham-
Mundra Road, replied In Lok Sabha on 19 March, 200S 
and State: 

(a) whether the Feasibllily-cum-Prelimlnary Design 
Report of Gandhidham-Mundra Section and NH-SA (Extn) 
has been completed. 

(b) if so, the details thereof; and 

(c) the time by which the work is likely to be started? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) to (c) No Sir. However, the project 
preparation of Feasibility cum Preliminary design report 
of Gandhidham-Kandla-Mundra section of NH SA (Extn.) 
is in progress under NHDP Phase III. The work on BOT 
basis is Iik~ly to be awarded by July 2009 depending on 
its viability on BOT basis. 

Chandrayaan I 

1420. SHRI B. MAHTAB: Will the PRIME MINISTER 
be pleased to state: 

(a) whether India's first mission to the Moon, 
Chandrayaan-I has been launched; and 

(b) if so. the details thereof alongwith the funds 
Incurred thereon? 

THE MINISTER OF STATE IN THE PRIME 
MINISTER'S OFFICE AND MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND 
PENSIONS (SHRI PRITHVIRAJ CHAVAN): (a) Yes, Sir. 

Chandrayaan I was launched on 22nd October, 2008 at 
06:22 hrs from Satlsh Dhawan Space Centre, Sriharlkota. 

(b) The total sanctioned cost for Chandrayaan I 
mission is As. 388.00 crores, Including establishment of 
Deep Space network at Byalalu, near Bangalore. The 
amount spent for this mission, upto March 2OOS. is Rs. 
307.19 crores. 

{TflIlISl8fionJ 

0-8 SUmmIt 

1421. SHRI ADHIR CHOWDHURY: 
SHRI M. SHIVANNA: 
SHRI C.K. CHANDRAPPAN: 
SHRIMATI JHANSI LAKSHMI BOTCHA: 
SHRI SURAVARAM SUDHAKAR REDDY: 

Will the Minister of EXTERNAL AFFAIRS be pleased 
to state: 

(a) whether the Prime Minister attended the G-S 
Summit held in Japan recently; 

(b) if so, the details of the discussions held there 
and the outcome thereof; 

(c) whether there was any proposal to expand G-B; 
and 

(d) if so, the details thereof? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
PRANAB MUKHERJEE): (a) Prime Minister attended the 
G-S Summit's Outreach Se88ions in Japan on 9 July 
2006. 

(b) The issues discussed at the Outreach Sessions 
covered the state of the world economy Including rising 
oil and food prices, climate change & environment, 
development with focus on Africa and regional issues. 

(c) No. 

(d) Does not arise. 

Promotion of Indian Hockey 

1422. SHRI SHAILENDRA KUMAR: WIH the Minister 
of YOUTH AFFAIRS AND SPORTS be pleased to 
state: 
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(a) the measures suggested by the Indian Olympic 
Association (lOA) for improving the performance of Indian 
Hockey Team in International sports events; and 

(b) the strategy formulated to promote hockey in the 
country and bring it back to its past glory? 

THE MINISTER OF STATE OF THE MINISTRY OF 
YOUTH AFFAIRS AND SPORTS (DR. M.S. GILL): (a) 
and (b) The Indian Olympic Association (lOA) has formed 
an Ad-hoc Committee to improve Indian Men's Hockey 
on 28th April, 2008. A selection Committee consisting of 
5 former Olympians has also been formed. The Ad-hoc 
Committee with the assistance of the International Hockey 
Federation (FIH) has identified and short listed a set of 
foreign coaches. The Ad-hoc Committee is inviting top 
teams to play in India. A double leg 4-Nation tournament 
has been firmed up for January-February, 2009. India 
would also host 12th Men's World Cup at Delhi in March, 
2010. 

A Technical Committee has been set up by the Ad-
hoc Committee to regularly evaluate and monitor the 
progress of the players in the Coaching camps and give 
inputs for a systematic and scientific approach for constant 
improvement of performance of the players. 

The domestic and international hockey calendar has 
been formulated with the long term vision for the Olympic 
2012, World, Cup, Commonwealth Games and Asian 
Games, 2010. 

Coaching camps are in progress for seniors at 
Bangalore and juniors at Bhopal under professional 
guidance with focus on fitness, physiological and bio-
mechanics. 

A Data Bank of the players haS been prepared. FIH 
has also agreed to conduct seminars in India to up-
dated coaches and umpires with the latest techniques. 

[English} 

Free Second-Line Treatment for AIDS Patients 

1423. SHRI RAYAPATI SAMBASIVA RAO: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) whether the Government is considering to provide 
second-line treatment free to AIDS patients; 

(b) if so, the details thereof and If not, the reasons 
therefor; and 

(c) the details of funds allocated or proposed to be 
allocated for the purpose? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (c) The Government has Initiated second 
line trClatment to eligible HIVIAIDS patients on a pilot 
basis at 2 ART Centres and is considering expansion to 
8 more Centres during the year 2008-09, As the~e 

services are being given at existing ART Centres, there 
is no additional requirement of funds. Drugs required for 
second line treatment are being provided by Clinton 
Foundation as commodity assistance. 

Blo.phe,. R ... rv •• 

1424. SHRI NARAHARI MAHATO: 
SHRI RAN EN BARMAN: 
SHRI HITEN BARMAN: 

Will the PRIME MINISTER be pleased to state: 

(a) the total number of biosphere reserves in the 
country; 

(b) the details of funds allocated to each of these 
reserves during the last three years and the current year; 

(c) whether Nanda Devi has been declared as a 
biosphere reserve; and 

(d) if so, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) the total number of biosphere reserves In 
the country is fifteen. 

(b) The details of funds allocated to each of these 
reserves during the last three years and the current year 
are given in the Statement enclosed. 

(c) Yes, Sir. 

(d) The reasons for declaring Nanda Devi as a 
biosphere reserve include the following: 

• To conserve the diversity and integrity of plants 
and animals within natural ecosystems. 
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• To safe guard genetic diversity of species on 
which their continuing evolution depends. 

• To provide areas for multi-faceted research and 
monitoring. 

• To provide facilities for education and training. 

• To ensure sustainable use of natural resources 
through most appropriate technology for 
improvement of economic well being of local 
people. 

Statemant 

Details 01 Funds Allocatsd to tNlch 01 the BiosphBftI ReSBfVt1S during thfJ 
IllSt 1hf88 )'fIIJt'S and the currsnt ytNIr 

SI.No. Name of the Biosphere Reserve 

2005-06 

1. NBnda Devi 65.08 

2. Nilgiri 127.63 

3. Gulf of Mannar Nil 

4. Agastyamalai 20.00 

5. Sunderbans 99.09 

6. Great Nicobar· 48.94 

7. Simlipal 33.15 

8. Dibru-Saikhowa 39.84 

9. Manas Nil 

10. Nokrek 34.53 

11. KBnchanjunga 49.72 

12. DihBng Dibang 16.09 

13. Pachmarhi 64.58 

14. Achanakmar-Amarkantak BR 55.00 

15. Kachchh 

Empowerment of Local Bodle. Through PRI 

1425. SHRI K.J.S.P. REDDY: Will the Minister of 
PANCHAYATI RAJ be pleased to state: 

(a) whether the Government proposes to empower 
the local bodies through Panchayati Raj Institutions (PRI) 
in all the States; 

Rs. in Iakha 

2006-07 2007'()8 2008-09 

80.00 72.86 60.00 

76.49 1n.404 69.76 

43.927 47.15 Nil 

92.42 147.16 125.36 

79.11 64.00 64.785 

Nil Nil Nil 

82.85 109.606 25.094 

13.796 25.00 Nil 

Nil Nil Nil 

40.00 30.30 Nil 

58.43 59.104 Nil 

37.774 34.996 Nil 

99.95 61.669 20.00 

90.00 56.82 26.146 

Nil Nil 

(b) if so, the steps taken in this regard; and 

(c) the details of funds allocated to various States 
during the last three years and the current year? 

THE MINISTER OF PANCHAYATI RAJ AND 
MINISTER OF DEVELOPMENT OF NORTH EASTERN 
REGION (SHRI MANI SHANKAR AIVAR): (a) and (b) As 
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Panchayeti Raj is a State subject, the Ministry has worked 
closely with States to develop and ope rationalize a 
national consensus on the measures to be taken to 
strengthen Panchayati Aaj and ensure that Panchayats 
Asj Institutions (PAis) function as institutions of self-
government as envisaged in Part IX of the Constitution. 
Such a consensus, arrived at through detailed 
consultations with States through detailed consultations 
with States seven Aound Tables of State Ministers of 
Panchayati Aaj held between July and December 2004, 
touches upon the effective devolution of functions, finances 
and functionaries, planning, empowerment of Gram 
Sabhas, issues relating to reservation for SCslSTs and 
women, elections, maintenance of accounts and audit, 
Panchayatf vis-a-vis parallel bodies, capacity building and 
training ot elected representatives, preparation of a State 
of the Panchayats Aeport and work on Panc/1ayati Aaj 
jurisprudence. The consonsus decisions are reviewed 
through a host ot consultations, review meetings and 
intensive tours to States and Panchayats. The Ministry of 
Panchayati Aaj regularly assesses the ground realities 
regarding the devolution of powers and responsibilities 
upon Panchayats through the institutional mechanism ot 
meetings of the Council of State Ministers of Panchayatl 
Raj, the Committee of Chief Secretaries of States and 
Panchayati Aaj Secretaries and the Empowered Sub-
Committee of National Development Council on 
Administrative and Financial Empowerment of the PRls. 
State-specific road maps tor devolution ot powers and 
responsibilities to Panchayats have been arrived at 

following intensive lours by the Union Mlni.ter of 
Panchayati Aaj. This road map, contained in a Statement 
ot Conclusions jointly signed with the Chief Minister of 
the State concerned, highlights the key pointe of action 
of action on which the State would move to operatlonalize 
the recommendations of the Aound Tables with a special 
focus on devolution of funds, functions and functionaries 
to Panchayats. 

The Ministry of Panchayati Aaj Is also continuously 
and closely engaging with the Central Ministries 
administering the Centrally Sponsored Schemes to ensure 
that definite roles are assigned to Panchayats at all leve. 
in implementing these schemes. The Ministry has alao 
been holding workshops and conferenoea In collaboration 
with Planning Commission to ensure that Planning by all 
three levels of Panchayats becomes the core of district 
pl~nnlng. The Backward Regions Grant Fund programme 
IS Implemented on the basis of participative plans prepared 
from the Grass roots level upwards by the Panchayata 
and the Municipalities, which are then consolidated by 
the District Planning Committee into the draft development 
plan of the district. The Ministry has also conceived of a 
Panchayat Empowerment and Accountability Incentive 
Scheme, which alms to provide Incentives to States to 
empower Panchayats through the devolution of functions, 
funds and functionaries. 

(c) The details of funds allocated to various States 
during the last three years and the current year are 
enclosed in the statement. 

St.tement 

SI.No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

Funds Released Under the Information TtlChnology ComponBnt of Rashtrlya Grsm Swlllll/ Yojllnll (RGSy) 

State/UT 

Slkkim 

Rajasthan 

Orissa 

Goa 

West Bengal 

Kerala 

~rry 

Total 

Funds released 
during 

2005-06 

2.00 

1.00 

1.00 

4.00 

Fundi released 
during 2006-07 

3.04 

2.00 

2.60 

2.5279 

0.8721 

11.04 

Funds released 
during 2007-08 

A provision 01 As. 10.00 
Crore was made during 
the year but the same was 
re-appropriated to some 
other head and was not 
utilized under the scheme. 

(As. in Crore) 

Funds released 
during 2008-09 

A pmvia/on of As. 5.00 
Crore hal been made 
during the financial 
Ylar but so far no 
grants have been 
re/eaaed to any Stale. 
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Funds RtIItM8tJd Unt*r InlrutnJc/u1'tl 0s1lrlloptMn1 CotT7poMnl 01 
R88hlriys G""" Swsl1lj Y0)8118 (RGSy) 

(Rs. in lakh) 

SI.No. StatelUT Funds Funds Funds Funds released 
released released released during 
during during during 2008-09 

2005-06 2006-07 2007-08 

1. Arunachal Pradesh 93.75 

2. Auam This 722.34 

3. Bihar component 237.50 No 
was not In allocation 

4. Gujaret existence 300.00 has been 

5. Tripura 60.00 
provided 
for this 

6. Sikkim 157.00 component. 

7. Rajasthan 300.00 

8. Himachal Pradesh 200.00 400 

9. West Bengal 12.50 

10. Orissa 492 

11. Manipur 113.91 

Total 1267 1822 

Funds Rslt1IIssd Undsr Ihs Schtlf11tl of Psnchllysl Mshlls Evsm Yuvs Shsldi Abhiys (PMEYSA) 

SI.No. StatelUT Funds Funds Funds Funds 
releaaed released released ........ ed 
during during during during 

2005-06 2006-07 2007-08 2008-09 

2 3 4 5 6 

1. Rajasthan The 6.72.3061- 7.18.900/-

2. Punjab 
scheme 
was not in 3.60,0001- 15.47.250/-

3. Karnataka existence 2,00,000/- 12,83,5001-
during the 

4. Goa year. 1.55.000/- 11.13.830/-

5. Manipur 5.22,638/- 6.04,0751-

6. Sikkim 2,04,900/- 14,33,974/-

7. As&am 1,68,750/-
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1 2 3 4 5 6 

8. Kerala 2,75,0251- 16,84,4501-

9. Himachal Pradesh 1,30,300/- 11,61,4751-

10. Gujarat 2,22,3751-

11. Haryana 1,93,300/- 26,47,450/- 8,05,000/-

12. ChhattisQarh 1,92,500/- 7,34,5001- 19,22,900/-

13. Maharashtra 2,30,000/- 1,28,580/- 11,16,5001-

14. Arunachal Pradesh 2,71,000/- 38,63,4631-

15. Uttar Pradesh 1,92,100/-

16. Madhya Pradesh 2,31,8751- 3,03,1251- 2,31,8751-

17. Tamil Nadu 2,76,470/- 2,76,4701-

18. West Bengal 1,70,6251- 5,54,5561-

19. Tripura 2,80,1701- 2,62,4641-

20. Andhra Pradesh 2,16,000/- 23,62,1361-

21. Lakshadweep 6,01,363/-

22. Uttarakhand 5,38,5001-

23. Bihar 5,37,800/-

24. Andaman and Nicobar Island 8,50,6251-

Total 51,65,3341- 2,02,23,745/- 66,69,147/-

Funds RBI_sed undtIr IhtI Pllnchllyst EmpoWfll1T1t!Hlt & Account.bilily Inctmliv6 Sch6ms (PEAlS) 

(Rs. in Lakh) 

S!.No. State Funds released Funds released Funds released Fund 
during during during released 

2005-06 2006-07 2007-08 during 
2008-09 

1 2 3 4 5 6 

1. Assam 69.24 

2. Andhra Pradesh 75.00 

3. Chhattlsgarh 64.88 

4. Goa 60.00 
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2 3 4 5 6 

S. Heryena 24.40 SO.OO An 
6. Himachal Pradesh 67.14 75.00 allocation of 

Rs. 10 
7. Kamataka 106.55 84.74 100.00 crore has 
8. Kerala 106.55 114.34 100.00 been 

9. Madhya Pradesh 73.44 
provided 

75.00 under the 
10. Manipur 50.00 scheme but 

the same is 
11. Orissa 39.88 72.84 75.00 yet to be 
12. Rajasthan 70.34 100.00 released to 

StatealUTs. 
13. Sikklm 64.88 81.54 50.00 

14. Tamil Nadu 82.64 100.00 

15. Uttar Pradesh 7.14 

16. West Bengal 85.72 83.74 100.00 

Total 500.00 800.00 1000.00 

Union Terrltorl •• 

17. Andaman and Nicobar Islands 36.52 

18. Ctlandigarh 18.73 

19. Daman and Diu 32.29 

20. Dadra and Nagar Haveli 46.59 

21. Lakshadweep 42.25 

22. Puducherry 23.62 

Total 200.00 

Grand Total SOO.OO 1000.00 1000.00 

Funds Released Und6r the Scheme of Backward Regions Grant Fund (BRGF) 

(Rs. in Crore) 

S1.No. State No. 01 Districts Total releases ToIII Total IIIeases 
made to the releases made 

RSVY BRGF Statesm made to the to the States 
~7 States in in 2008-09 

2007.()8 

2 3 4 5 6 7 

1. Andhra Pradesh 10 13 95.5 421.18 n.47 

2. Arunachal Pradesh . 1 8 7.6 7.5 
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2 3 of 5 6 7 

3. Assam 5 11 61.62 113.58 83.19 

4. Bihar 21 36 246.95 639.28 127.5 

5. Chhatllsgarh 8 13 136.6 271.21 18.98 

6. Gujarat 3 6 37.5 8.1 21.04 

7. Haryana 2 22.5 25.8 3.23 

8. Himachal Pradesh 2 2 30 42.85 0 

9. Jammu and Kashmir 3 3 22.5 15.3 15 

10. Jharkhand 16 21 315 105.6 305.246 

11. Kamataka 4 '5 37.5 139.97 30 

12. KaraIa 2 2 15 30.88 0 

13. Madhya Pradesh 10 24 169.995 404.82 51.55 

14. Mahatuhtra 9 12 96.19 108.2 43 

15. Manipur 3 15 34.96 0.95 

16. MeghaIaya 3 15 7.8 45.04 

17. Mizoram 2 15 34.17 2 

18. Nagaland 3 22.5 32.19 3 

19. Orissa 5 19 45 336.12 37.68 

20. Punjab 15 7.6 7.5 

21. Rajasthan 3 12 22.87 302.11 0 

22. Sikkim 23.44 7.6 0 

23. Tamil Nadu 5 6 30 23.1 16.32 

24. Tripura 15 7.8 0 

25. Uttar Pradesh 21 34 300 163.7 564.23 

26. Uttarakhand 3 3 37.5 30.3 22.5 

27. West Benga/ 8 11 70.5 275.87 88.86 

NABARD 3.3 

Total 147 250 1924.965 3597.49 1551.786 

28. Funds Eannarked for Programme 2.5 Nil 
Management and Development 
of Data Base 

Grand Total 1924.985 3599.99 1551.786 
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Funds RIJIMHd VndtIr Clq:Mcily Building Componsn/ of BRGFIRGSY 

Year 2005-06 2006-07 2007-1)8 2Q08.09 

SI.No. Stale AllocatIon AmoII1t IWeaed AmoIIII Released AmoIIII Released 
lllder (Rs. in CIOI8) (Rs. in Crore) (Rs. In CI'OI'I) 
BRGF 

(Rs. in Cr.) 
RGSY BRGF RGSY BRGF RGSY BRGF ROSY 

2 3 4 5 6 7 8 9 10 

1. Andhra Pradesh 13.00 3.04 13.00 4.00 13.00 0.82 4.00 

2. Arunachal PradeIhh 1.00 0.50 0.47 

3. Assam 11.00 9.12 0.94 3.26 3.26 

pihar 36.00 14.45 4.39 

Chhaltisgam 13.00 2.34 9.10 13.00 

6. Gujarat 6.00 2.10 3.95 6.04 

7. Goa (') 0.34 

8. Haryana 2.00 1.35 1.89 0.07 3.23 

9. Himachal Pradesh 2.00 0.79 2.00 0.79 

10. Jharkhand 21.00 21.00 

11. Jammu and Kashmir 3.00 

12. Kamataka 55.00 1.82 1.82 10.00 

13. Kerala 2.00 0.44 0.44 2.00 0.58 

14. Madhya Pradesh 24.00 14.95 0.62 24.00 0.62 

15. Maharashtra 12.00 3.51 6.19 

16. Manipur 3.00 0.40 

17. Meghalaya 3.00 3.93 

18. Mizoram 2.00 2.00 

19. Nagaland 3.00 3.00 

20. Orissa 19.00 19.00 3.14 

21. Punjab 1.00 0.86 4.43 

22. Rajasthan 12.00 7.87 2.57 

23. Sikklm 1.00 0.94 0.41 

24. Tamil Nadu 6.00 2.36 16.32 
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2 3 4 5 6 7 8 9 10 

25. Tripura 1.00 0.45 

26. Uttar Pradesh 34.00 8.99 25.30 

27. U1larakhand 3.00 1.68 

28. Wesl Bengal 11.00 2.21 10.50 1.00 5.02 1.00 2.21 

Tolal 250.00 19.35 86.82 26.21 121.32 24.33 47.52 9.47 

Acronyms: BRGF: Backward Regions Grant Fund. RGSY: Rashtriya Gram Swaraj Yojana (0) Goa is not covered under SRGF. 

Fund. for Upgradatlon of Medical College. 

1426. SHRI BRAJA KISHORE TRIPATHY: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) whether the Union Government has received any 
requests from the Stale Government of Orissa for 
allocation of more funds for upgradation of medical 
colleges in the Stale during 2006-07 and 2007-08; 

(b) if so, the details thereof; and 

(c) the action taken by the Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (c) The Central Government has 
received three proposals from the following medical 
colleges in Orissa for allocation of funds under the scheme 
of strengthening and upgradation of Govemment medical 
colleges by way of central funding during the 11th Five 
Year Plan: 

1. S.C.B. Medical College, Cuttack 

2. V.S.S. Medical College, Burla 

3. MKC Medical College. Berhampur 

The funds are envisaged to be allocated to the 
medical colleges only after the finalization of a new 
centrally sponsored scheme during the 11 th Plan period. 

SAARC Conference 

1427. SHRI ASADUDDIN OWAISI: Will the Minister 
of EXTERNAL AFFAIRS be pleased to state: 

(a) whether the SAARC Conference was held in 
Sri Lanka recenUy; 

(b) if so, the number of member countries participated 
in this Conference; 

(c) the main issues discussed and raised by India 
during the Conference; and 

(d) the future strategy chalked out to address the 
issues discussed during the meet? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
PRANAB MUKHERJEE): (a) The 15th SAARC Summit 
was held in Colombo, Sri Lanka, on August 2.3.2008. 

.. 
(b) All eight SAARC Member States, Afghanistan, 

Bangladesh, Bhutan, India, Nepal, Maldives, Pakistan and 
Sri Lanka, attended the Summit. 

(c) The main issues discussed during the Summit 
were transformation of SAARC from declaratory to 
implementation phase, operationalizetlon of the SAARC 
Development Fund, and increasing intra-regional trade 
through the South Asian Free Trade Agreement (SAFTA). 

Four agreements were signed: (I) Charter of the 
SAARC Development Fund, (ii) the SAARC Convention 
on Mutual Legal Assistance in Criminal Matters, (iii) 
Protocol on Accession of Islamic Republic of Afghanistan 
to SAFTA and (iv) Agreement on the Establishment of 
South Asian Regional Standards Organization (SARSG). 

The modalities of cooperation between SAARC & 
Observers and SAAAC & Inter-Governmental 
Organizations were also finalized. 

(d) To consolidate intra-regional cooperation in 
identified areas of development and accelerate the process 
of implementation. 
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All India Institute of Ayurveda 

1428. SHRI VLJOY KRISHNA: Will the Minister 01 
HEALTH AND FAMilY WELFARE be pleased to state: 

(a) whether the Government proposes to set up an 
All India Institute of Ayurveda in Bihar; 

(Q) if so, the details thereof: and 

(c) the time by which the Institute is likely to be set 
up? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) No, Sir. 

(b) and (c) Does not arise. 

Cleaning of Brahmanl River In Orissa 

1429. SHRI JUAL ORAM: Will the PRIME MINISTER 
be pleased to state: 

(a) the funds earmarked lor the purpose of cleaning 
of river Brahmani in Orissa; and 

(b) the time limit fixed for cleaning the above river? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) and (b) Based on the Detailed Project 
Reports (DPR), two projects at Dharamshala and seven 
projects at Talcher have been sanctioned for the purpose 
of pollution abatement of river Brahmani in Orissa under 
the National River Conservation Plan (NRCP). The 
sanctioned cost of these 9 (nine) projects Is Rs. 389.83 
lakhs. These comprise of two Sewage Treatment Plants 
(STP), two schemes of Interception & Diversion (1&0), 
two projects of low Cost Sanitation (LCS), two projects 
of Wood Based Crematoria (WBC) and one scheme of 
River Front Development (RFD). Of the total sanctioned 
cost of Rs 389.83 lakhs. share of Government of India 
works out to Rs. 382.33 lakhs with the share of State 
Government of Orissa of Rs. 7.5 lakhs. Out of the nine 
sanctioned projects. six projects are reported to have 
already been completed with the remaining three projects 
namely; construction 01 Sewage Treatment Plants (1&11) 
and one scheme ot Low Cost Sanitation at Talcher are 
at various stages of progress. 

Poaching of LeofMrda 

1430. SHRI NAVJOT SINGH SIDHU: 
SHRI HEMLAl MURMU: 

Will the PRIME MINISTER be pleased to state: 

(a) whether poaching of leopards has come to the 
notice of the Government as reported in the 'Dainlk 
Jagran' dated 22 June, 2008; 

(b) if so, the details thereof; and 

(c) the steps taken by the Government In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI S. REGUPATHY): 
(a) to (c) Yes, Sir. As per the information available with 
the Ministry, the Uttar Pradesh Police seized two leopard 
skins on 21.06.2008 In NOIDA, Gautam Buddha Nagar 
District. In this connection, one person namely Mr. Satyavir 
Tyagi, S/o Gyan Chand Tyagi, Village Kaiti P.S. 
Kharkhoda, District Meerut was arrested. Further an FIR 
No. 721/21.06.08 and Case no. 885/OS under Sections 
9,44, 44A, 48A, 49B, 51 and 52 of the W~dlife (Protection) 
Act, 1972 had been lodged with Police Station, Sector-
20, NOIDA (Gautam Buddha Nagar). 

Coal Regulatory Authority 

1431. SHRI BASU DEB ACHARIA: Witt the PRIME 
MINISTER be pleased to state: 

(a) whether the Government has received any 
proposal from Coal India Ltd. (ell) to allow the latter to 
retain 136 coal blocks in order to meet the growing future 
demand of coal in the country as well as to ensure 
viability of Cll; 

(b) If so, the details thereof and the reaction of the 
Govemment thereto; 

(c) whether the Government proposes to set up Coal 
Regulatory Authority (CRA); 

(d) if so, the details thereof and the reasons therefor; 

(e) whether trade unions have objected to the 
proptlsal of the Government to set up CRA: and 

(f) if so, the details thereof? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (SHRI SANTOSH BAGRODIA): (a) and (b) Coal 
India Limited has sent a proposal for retaining 138 coal 
blocks with a total of 57.57 billion tonnes resources 
approximahly in order to ~et the increasing demand of 
coal in the country. 

(c) and (d) A proposal to set up an independent 
Coal Regulatory Authority is under consideration of the 
Government. Various Committees and expert groups in 
the past had made recommendations in this regard. 
Recently, Shankar Committee, which was set up to 
suggest road map for coal sector, has also suggested for 
setting up of an Independent regulator, considering the 
large number of new and smaller entrants In the coal 
sector from private and State level public sector units. 

(e) No, Sir. 

(f) Does not arise in view of the reply to part (e) of 
the Question above. 

/Translalioll} 

Snake Venom Collection Centre 

1432. SHRI HANSRAJ G. AHIR: Will the PRIME 
MINISTER be pleasod to stale: 

(a) whether the Union Government has received any 
proposal from the Government of Maharashtra for 
establishment of Snake Venom Collection Centre; 

(b) if so, the details thereof; and 

(c) the reaction of the Union Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI S. REGUPATHY): 
(a) to (c) The Chief Wildlife Warden, Maharashtra, had 
sought guidance for rearing snakes for sustainable supply 
of venom. In this connection, the Ministry has informed 
the Chief Wildlife Warden, Maharashtra that permission 
for capturing snakes for extraction of venom for the 
manufacture of life saving drugs can very well be granted 
by the Chief Wildlife Warden as per the provisions of 
Wildlife (Protection) Act, 1972. However, if' the snakes 
are to be displayed to the public, then it would be covered 
under the ambit of the definition of 'Zoo', which WOUld, 
therefore, require approval from the Central Zoo Authority. 

[English} 

Production of 'A' Grade Coal 

1433. SHRI SHRIPAD YESSO NAIK: 
SHRI MADAN LAL SHARMA: 
PROF. M. RAMADASS: 

Will the PRIME MINISTER be pleased to state: 

(a) the annual production, demand and sale of coal 
in terms of Quantity and value during each of the 1_ 
three years and current year; and 

(b) the share of 'A' grade coal In the total production 
on the coal In the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (SHRI SANTOSH BAGRODIA): (a) The Production 
of coal for the last three years are given below:-

(Fig. in million Tonnes) 

Company 2005-06 2006-07 2007·08 

ECl 31.114 30.466 24.059 

BCCL 23.311 24.205 25.215 

CCl 40.513 41.319 44.146 

NCl 51.518 52.158 59.623 

WCl 43.204 43.212 43.512 

SECl 83.024 88.502 93.791 

MCl 69.604 SO.OOl 98.012 

NEC 1.101 1.050 1.101 

Total QIy. of Cil 343.389 360.913 379.459 

Value Rs. Crs. 33,997.19 35,129.17 38,865.70 

SCCl (Quantity) 36,138 3707 40.604 

Value As. Crs. 4285.81 4523.18 5376.13 

All India Coal 435.25 463.87 493.86 
Demand in mt. 

(b) The share of 'A' grade of coal in the total 
production of Cil are given below: 
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Total Coal Production of Cil 

'A' grade coal production in M.T. 

Percentage of 'N grade coal production 

2005-06 2006-07 2OO7-OS 

343.389 360.913 379.459 

4.599 4.958 4.901 

1.34 1.37 1.29 

There is no production of 'A' grade coal in SCCl 

Coal Mlnee of CIL 

1434. SHRI MADAN LAl SHARMA: 
PROF. M. RAMADASS: 

Will the PRIME MINISTER be pleased to state: 

SI.No. Stale 

UG 

1. West Bengal 77 

2. Jharkhand 82 

3. Madhya Pradesh 50 

4. Uttar Pradesh 0 

5. Chhattisgarh 39 

6. Maharashtra 21 

7. Orissa 9 

8. Assam 5 

Total 283 

(a) the number of coal mines of Coal' India limited 
(Cll) in the country, State-wise; 

(b) the quantity of coal extracted from these mines 
during the last three years and the current year; and 

(c) the activities proposed to be taken for the welfare 
of labourers working in these mines? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (SHRI SANTOSH BAGRODIA): (a) The number of 
working coal mines (as on 01.04.2008) of Cil In the 
country, state-wise, are given as below: 

Coal India Limited (Cll) 

OC MIX Total 

14 7 98 

56 22 160 

18 5 73 

5 0 5 

12 52 

31 0 52 

17 0 26 

2 0 7 

155 35 473 

(b) Production of coni for the last three years and the current year (till Sept. 08) are given below: 

(Figures in Million Tonnea) 

Company 2008-09 (upto 2007-08 2006-07 2005-06 
Sept' 2008) 

Eastem Coalfields Limited (ECl) 11.437 24.059 30.466 31.114 

Bharat Coking Coal Limited (BCCl) 10.192 25.215 24.205 23.311 

Central CoaHields Limited (CCl) 14.048 44.146 41.319 40.513 

Northem Coalfields Limited (NCl) 28.004 59.623 52.158 51.518 

Westem Coalfields limited (WCl) 20.347 43.512 43.212 43.204 

South Eastem Coalfields ltd. (SECl) 46.375 93.791 88.502 83.024 

Mahanadi Coalfields Limited (MCl) 37.135 88.012 80.001 69.604 

. North EastemCoalfieids ltd. (NEC) 0.280 1.101 1.050 1.101 

Total 167.818 379.459 360.913 343.389 
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(c) The existing activilles for the welfare o. labourers 
in coal mines include housing water supply, educational 
institutions, medical facilities, canteen, co-operatives and 
bank branches/extension counters. These activities would 
be continuod for the welfare of employees of coal mines. 

Land Acquired for Nuclear Plants 

1435. SHRI PARSURAM MAJHI: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Nuclear Power Corporation of India 
Ltd. has acquired land for its new power plants; and 

(b) if so, the details of the land acquired and sites 
identified for the purpose? 

THE MINISTER OF STATE IN THE PRIME 
MINISTER'S OFFICE AND MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND 
PENSIONS (SHRI PRITHVIRAJ CHAVAN): (a) and (b) 
No land acquisition is needed in respect of future nuclear 
projects which are planned as expansion projects at 
existing sites viz. Kakrapar (Gujarat),. Rawatbhata 
(Rajasthan) and Kudankulam (Tamil Nadu). Jaitapur 
(Maharashtra) is a new site needing about 700 hectares 
of land for the nuclear plant and its exclusion zone. Land 
acquIsition process for this project has started. 

Exodus of Scientists from ISRO 

1436. SHRI S.K. KHARVENTHAN: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the space scientists working in India 
Space Research Organisation (ISRO) are leaving jobs to 
join private sector; 

(b) il so, the details thereof; 

(c) the efforts made by the Government to retain 
these space scientists; and 

(d) the steps taken by the Government to fill the 
vacant post of scientists in ISRO? 

THE MINISTER OF STATE IN THE PRIME 
MINISTER'S OFFICE AND MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND 
PENSIONS (SHRI PRITHVIRAJ CHAVAN): (a) Yes, Sir. A 
good number of space sCientists working in Indian Space 
Research Organisation (ISRO) me leaving Jobs to join 
private sector. 

(b) The number of Scientists/Engineers who have left 
ISRO during the last four years are as follows: 

Year No. of Scientists who left ISRO 

2004 105 

2005 100 

2006 187 

2007 239 

(c) The Government has approved the 
recommendations of the VI Central Pay Commission and 
the pay and allowances for ScientistslEngineers have been 
improved. A special compensation package for ISRO 
scientists/engineers, developed with an objective of 
attracting and retaining the best young minds of the 
country, is under review. 

(d) The Scientists/Engineers vacancies arising due to 
attrition in ISRO are being filled by ISRO Centralised 
Recruitment Board annUally. 

Launching of Adltya Satellite 

1437. SHRI K. C. PALLANI SHAMY: Will the PRIME 
MINISTER be pleased to state the time by which the 
Government proposes to launch a satellite called Aditya 
to study the Sun? 

THE MINISTER OF STATE IN THE PRIME 
MINISTER'S OFFICE AND MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND 
PENSIONS (SHRI PRITHVIRAJ CHAVAN): A proposal to 
launch Aditya satellite in time frame of 2012-2015 is under 
study by Indian Space Research Organization. Aditya is 
a satellite to study solar corona and sun. 

Non-Submission of Utilizations 
Certificate by NGOs 

1438. SHRI G.M. SIDDESWARA: Will the Minister of 
YOUTH AFFAIRS AND SPORTS be pleased to state: 

(a) the specific reasons for which a large number 01 
Non-Governmental Organizations (NGOs) have not 
submitted their utilization certificates with regard to funds 
received from hiS Ministry; 
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(b) whether any efforts have been made to recover 
the. amount from these NGOs: 

(c) whether tho Government has ordered any 
investigation in this aspect; and 

(d) if so, the details thereof and action taken thereon? 

THE MINISTER OF STATE OF THE MINISTRY OF 
YOUTH AFFAIRS AND SPOnTS (DR. M.S. GILL): (a) 
and (b) Government cannot condone non-submission of 
Utilisation Certificates. The Grants-in-aid schemes for 
NGOs for Youth and Adolescents have been streamlined 
in 2005-06 providing a greater role to State Govemments 
in terms of scrutiny, pre-apPfaisal and prioritisation of 
NGO's proposals for consideration of the Ministry. With 
effect from financial year 2007-08, the transfer of funds 
through ECS has been adopted and the sanctions posted 
and displayed in Ministry's website. 

(c) and (d) Recently, the Ministry has issued final 
notices to the defaulting NGOs indicating clearly that in 
case the UCs are not SUbmitted. the Govemment will be 
blacklisting their organizations besides taking CiviVCriminal 
proceeding against them and their executive/board 
members for misappropriation of government funds. 

New P.G. Courses in Ayurveda 

1439. SHRIMATI C.S. SUJATHA: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased- to state: 

(a) whether the Union Government has accepted the 
request of the Government of Kerala for starting new 
post graduate (P.G.) courses in Ayurveda; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) and (b) Ye::;. Sir. the Government of Kerala 
in 2007-08 had forwarded applications for starting new 
pG courses in Ayurveda in the following three 

Governments colleges; 

1. Vadiyaratnam PS Varier Ayurveda College, 

Kottakkal 

2. Government Ayurveda College, Tripunithura 

3. Government Ayurveda College, Kannur. 

The Central Council of Indian Medicine (CCIM) duly 
inspected both the colleges. The Central Government has 
issued Letters of Permission to the Vaidyaratnam PS 
Varier Ayurveda College, Kottakkal for starting P.G. 
courses in (i) Dravya Guna, (ii) Panchkarma and 
(ii) Swasthavritta with admission capacity of four seats in 
each subject and to the Government Ayurveda College, 
Tripunithura for starting P.G. Courses In (I) Dravyaguna, 
(II) Rasashastra, (iii) Shalkyatantra and (iv) Panchakarma 
with admission capacity for four seats in each subject. 
Permission could not be given to the Government 
Ayurveda College, Kannur because the college did not 
posses the necessary staff and infrastructure prescribed 
in the regulations. 

{Translation} 

0.0,. •• ln8 Fo,..t Cover In NER 

1440. PROF. VIJAY KUMAR MALHOTRA: 
SHRI KIREN RIJUU: 

Will the PRIME MINISTER be pleased to state: 

(a) whether forest area in the North-Eastern Region 
has reduced considerably due to felling of trees; 

(b) If so, the details thereof; 

(c) whether the Forest Commissioner has submitted 
its report to the Government in this regard; 

(d) if so, the details of the findings and the 
recommendations thereon; and 

(e) the steps taken by the Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI S. REGUPATHY): 
(a) and (b) As compared to the 2003 assessment, a loss 
of 278 km2 of forest cover has been observed in the 
North-Eastern Region during the 2005 assessment by 
Forest Survey of India. State-wise forest cover in the 
Region, along with the changes as compared to the 
previous assessment is shown in the Table below: 
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FOIfIst COWlf' in the NOIfh.Ess/em SfBltI8 

(area in km2) 

StatelUT Geographic Forest Cover (2005 Assessment) Percent Change as 
Area Very Moderately 

Dense Dense 
Forest Forest 

Arunachal Pradesh 83.743 14,411 37,977 

Assam 78,438 1,444 11,387 

Manipur 22,327 923 5,541 

Meghalaya 22.429 338 6,808 

Mizoram 21.081 133 6,173 

Nagaland 16.579 236 5,602 

Tripura 10,486 61 4,969 

Total 255,083 17,546 78,457 

The maIO reasons for the loss are shifting cultivation, 
flowering 01 bamboo and illicit felling of trees in some 
parts of tho Region. 

(c) Yes, Sir. The NationLli Forest Commission 
submitted its report to the Government in 2006. 

(d) The details of the recommendations on the 
chapter 'F<>rests 01 the North East' are given in the 
enclosed statement. A complete copy of the Report is 
available on the Website of the Ministry (www.envfor.nic.in) 

(e) The R.eport of the National Forest Commission 
was further examined from the angle of administrative 
feasibility, financial feasibility. legal feasibility and technical 
feasibility. Thereafter. Cabinet Secretariat was requested 
to take up recommendations of the National Forest 
Commission with various Union ,"'inistries for necessary 
action. Meanwhile, this Ministry is taking measures, 
through the schemes run by this Ministry as well as 
through Policy interventions, to effect implementation of 
the recommendations of the Commission. 

Statement 

Recommendations of Niltional Forest C~mmi$$ion on 
the Forest of the North·ES,ft 

• T"e traditional riqhts of the North·eastern 
people's forest and land must be honoured. They 

Open Total of G.A. compared 
Forest Forest to 2003 

Assessment 

15,389 67,777 80.93 85 

14,814 27,645 35.24 ·90 

10,622 17,088 76.53 ·173 

9,842 16,988 75.74 63 

12,378 18,684 88.63 101 

7,881 13,719 82.75 ·296 

3,125 8,155 77.77 32 

74,051 170,054 66.67 ·278 

should have the right to conserve, manage and 
utilize their forest. 

• Weaning away of the jhumlas from shifting 
cultivation by improved animal husbandry, 
horticulture, settled agriculture. apiculture and 
other appropriate agricultural and pastoral 
practices and occupations. In this context, it is 
pertinent to note that the Administrative Staff 
College of India, Hyderabad has reported (1989) 
that approximately 4.5 lakh families of this region 
were practicing shifting cultivation and that the 
total cost of weaning one family away from 
shifting cultivation was Rs. 50,000. This would 
have made the total outlay worth Rs. 2,250 
crores, which was not too high a requirement if 
phased over some 10 or 15 years. The ;;Itt.".,vn 
may have changed. but a detailed assessmE'rll 
of the acceptable alternatl\les and the financial 
requirements thereof need to be carried out and 
given the highest priority in administrative 
attention and allocation. 

• While the process of weaning away people from 
shifting cultivation must be encouraged. in the 
meantime; 
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(a) Increase security of land tenure for shifting 
cultivators for both the agricultural and fallow 
phases by reconsidering the classification of 
shifting cUltivation areas and categorizing them 
a agricultural land with adaptive forest 
management in the fallow period. 

(b) Strengthe'n clnd capacitate customary 
institutions for improved local level governance, 
management of tribal, community-based natural 
resources, nnd tenurial occess and control. 

(c) Reorient existing credIt policies to be sensitive 
and proactive to situations where common 
property regimes apply, 

(d) Encourage coordination among different 
government agencIes that have responsibilities 
for aspects of shifting cultivation especially 
forestry, agriculture, rural development. 

• Propagation and sale of medicinal plants in the 
North-East would be a very promising proposition 
to provide to tho land-owner in the region an 
alternative to jhuming. A special ecologically 
sustainable programme needs to be undertaken 
in this regard. 

• Bamboo is the most versatile crop of the North-
East and its management and protection can 
be best served if the propagation. cultivation, 
management, harvesting, value addition and 
marketing is done through a "mission mode" and 
the mandate is with the Ministry of Environment 
and Forests, Government of India Bamboo is a 
fire-succession plant and grows profusely in the 
North-East. There must be facilities for its 
commercial usage. 

• Agroforestry is another very viable altemative. 
But to ensure its success there should be no 
hindrance to the harvest. transportation and sale 
of the produce, Mizoram has taken up take 
plantation on a large scale. But the farmers must 
be enabled to extract t/lis tree without waiting 
for government clearances. 

ICAR Centre at Barapani has developed many 
models for agro-climatic zone settled agriculture, 
~ith horticulture/poultry etc. to make livelihood 
self-sustaining and remunerative. This activity 
needs to be encouraged and supported. 

• The Central Govemment and the North-Eastern 
Council must play a much more proactive role 
in forest conservation and in the phasing out of 
shifting cultivation. This would Include greater 
financial allocations, more schemes for 
afforestation, regeneration, eco-development, 
agriculture, animal husbandry and development 
of local arts and crafts. 

• Village Councils and individual. have donated 
land for the setting up of parks and sanctuaries, 
and in some instances have sold forestlands as 
well. Murtem and Dampa in Mlzoram. Mehow in 
Arunachal Pradesh and Nokrek in Meghalaya 
are some examples. This trend must be 
encouraged and the local people should be 
associated with the protected areas and must 
derive economic benefit from them through 
tourism, etc. The people of Mur1em are prepared 
to add another 50 sq km to the Murlem National 
Park If an a1temative road to the village was 
developed for them and some eco-development 
activity was initiated. 

• Wherever possible, community Reserves under 
the Wild Life (Protection) Act be set up on 
community lands and sacred groves (called 
Lyngdohs in MeghaJaya) and the concerned tribal 
community should be involved in Ita conservation 
and management and a sense of pride in these 
protected areas should be inculcated. In this 
resPect: 

A complete Inventory of sacred forests In the 
region should be undertaken. These should be 
registered either with the Autonomous District 
Councils or with the State Forest Department 
under the existing Acts and Rules. 

The survey for different components of 
biodiversity in each sacred forest should be 
completed on an urgent basis. 

The sacred forests should be brought under the 
protected area network, including Community 
Reserves, without altering the land ownership 
status. The interventions, if at all required, as In 
case of degraded ones, may be designed by 
the government agencies jointly with the 
communities. Due approval must be taken from 
the traditional institutions administering the sacred 
forests, before initiating such interventions. 
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There should be an umbrella scheme of the 
government tor conservillg the community forest 
areas Including the sacred forests. Development 
of adjoining community lorests areas is essential 
to meet the biomass needs of the community, 
thereby reducing the pressure on the sacred 
forests. Such sChemes should be implemented 
jointly by the Forost Department· and the 
concerned traditional institution. Under the 
scheme, provision shOUld be made for incentives 
to the tribal people, who are conservingl 
preserving the sacred forest. 

The sacred forests can no more be protected 
based only on religious beliefs. Therefore, it is 
essential to educate the people about the 
scientific value of such forests and the 
conservation ethos should be blended with the 
religious beliefs. 

The di~ersity of ocosystem services derived from 
the sacred forests must be recognized and 
valuation of such services must be done. The 
policy lor adopting the 'user pay' principle in 
respect of these services must be developed 
and the benefits must be given to the people 
who are protecting the sacred forests. 

• In forests, prone to organized or large scale 
violations or insurgency, special protection staff 
or para-military lorces need to be deployed to 
prevent illicit felling, encroachment, infiltrations, 
s.muggling and poaching, especially on the 
international borders and in insurgency affected 
areas. 

• The Forest Survey of India needs to be assigned 
the task of periodically undertaking detailed 
remote-sensing of the forest areas and tree 
cover to assess qualitative and quantitative 
changes, including extent of invasion of exotics 
and changes in the type of tree cover. 

• The forest of the various communities, individuals 
and of the Forest Department itself needs to be 
cadastrally surveyed and physically marked and 
mapped. 

• Disputed boundaries between the North-eastern 
States has created problems of lack of control, 
resulting in encroachment and illicit felling. 
Boundary disputes must be settled as urgently 
as possible, under the ,legis of Government of 
India. 

• Ther. is illegal traffic of wood, wildlife and forest 
products between the North-Eastern States and 
Myanmar on one side and Bangladesh on the 
other. This must be stopped by the paramilitary 
forces on the borders. 

Financial Assistance to NO Os 

1441. SHRI TUKARAM GANPAT RAO RENGE PATIL: 
Will the Mtnister of YOUTH AFFAIRS AND SPORTS be 
pleased to state: 

(a) the names of the Non-Governmental 
Organlstations (NGOs) who have received financial 
assistance from his Ministry for various schemes in 
Maharashtra; 

(b) the NGO-wise details of receipt of funds and the 
expenditure incurred during the last three years and the 
current year; 

(c) whether such NGOs have furnished funds 
utilisation certificates for the above period; 

(d) if not, the reasons therefor; and 

(e) the names of the schemes under which such 
assistance has been provided? 

THE MINISTER OF STATE OF THE MINISTRY OF 
YOUTH AFFAIRS AND SPORTS (DR. M.S. GILL): (a) to 
(c) The details of Non-Governmental Organisations (NGOs) 
in Maharaahtra who have received financial assistance 
under various schemes during the last three years and 
the current year given in enclosed statement. 

All NGOs who have received grants during the years 
2005-06, 2006-07 and 2007-08 have furnished Utilization 
Certificates (UCs) except in ten cases under the Schemes 
of Development & Empowerment of Adolescent and 
Promotion of National Integration pertaining to the years 
2006-07 and 2007-08. All NGOs have incurred expenditure 
In full except in ten cases referred above. 

(d) NGOs have limited capacity in terms of accounting 
procedure, documentation and preparation of reports etc. 
They seek assistance from others Including certified 
Chartered Accountants (CAs) to prepare the necessary 
documents resulting in delay in submission of UCs. 

(e) Central financial assistance has been provided 
by the Ministry under the schemes of Grants for Creation 
of Sports Infrastructure, Promotion of National Integration, 
Promotion of Adventure, Promotion of Youth Activities & 
Training and Development & Empowerment of Adolescent. 
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St.tement 

(Rs. in lakhs) 

SI.No. Name of NGOs. Name of Scheme "Funds Whether UC 
released received 

(Yes/No) 

2 3 4 5 

2005-06 

1. Lokaewa Shikshan National Integration 1.25 Yes 
Prasarak Mandai, teh. Promotion of Youth 0.65 Yes 
Umerkhed, Oistt. Yavatmal Activities and Training 

2. Khwaja Garib Nawaj National Integration 1.25 Yas 
Charitable Medical Aid and 
Social Health Weltare Promotion ot Adventure 0.63 Yes 
Association, Gujri Road, 
Puaad, Yavatmal 

3. Hanuman Yyayam Prasarak Promotion of Adventure 0.86 Yes 
Mandai, Hanuman Vyayam 
Nagar, Amravati 

4. Jogai Mata Khadi Aur Promotion of Youth 0.26 Yes 
Gramodyog Sanstha, Activities and Training 
Machhi Bazar, TalukalDistt. 
Dhule 

5. Nice Technical Institute, Promotion of Youth 0.26 Yes 
5603 Delhi Gate, Activities and Training 
Ahmednagar 

6. Snehdeep Education Promotion of You1h 1.31 Yes 
Society, N·9/A 1151A, 513, Activities and Training 
Shivnari Colony, CIDCO, 
Aurangabad 

7. Prabodhan Sarvajanik Promotion of Youth 0.14 Yes 
Vikas Sanstha, 28 Sant Activities and Training 
Gadage Maharaj Colony, 
Oeopur, Ohule 

8. Janahitartha Bahuddeshiya Promotion of Youth 0.65 Yes 
Shikshan & Sevabhavi Activities and Training 
Mahila Sanstha, 
Jahagirdhar Complex, Ward 
No. 82, Maliwada, 
Junabazar, Aurangabad 

9. Saurabh Bahuddeshiya Promotion of Youth 0.26 Yes 
Kalyankari Sansthan, Old Activities and Training 
Babulkheda, Plot NC? 42, 
Nagpur 

'Rounded upto two digits after decimal. 
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10. Maharashtra tantrik Promotion of Youth 0.24 Yes 
Shikshan Modal, Activities and Training 
Ahmeclnagar, Kausstubh 
Sevanagar, Sovedi Road, 
Ahmeclnagar 

11. Nehru Yuva kendra, No.4, Promotion of Youth 0.54 Ves 
Plot No. 11, Shastri Nagar. Activities and 
Akola Training. 

12. Nehru Yuva kendra, Promotion of Youth 0.73 Y .. 
Pitrichhaya Building, Activities and 
Dandge Plot, Dandge Training 
Layout, Buidan3 

13. Nehru Yuva Kendra, 7/1 Promotion of Youth 0.73 Vea 
Shastri Nagar, Near Tope Activities and 
Nagar Amravati Training 

14. Nehru Yuva kendra 34912 Promotion of Youth 0.73 Ves 
Kasturba Bhawan, B:.tjaj Activities and 
Nagar, Nagpur Training 

15. Ramtak Shikshan Vikas Development and 1.35 Vea 
Sanstha. Empowerment of 
Nagpur Adolescent 

16. Shri Vishvakrarna Shishan Development and 0.75 Ves 
Prasarak Mandai, Dhule Empowerment of Adolescent 

17. Laxmibai Scvabhavi Gram Development and 1.75 Ves 
Vikas Mandai, Jalna Empowerment of 

Adolescent 

18. Chetna Krishi Gramin Vikas Development and 0.76 Ves 
Sevabhavi Sansthan, Dhule Empowerment of 

Adolescent 

19. Pragati Multiprpose Development and 1.35 Ves 
Mahila Kalyan Mandai, Empowerment of 
Buldana Adolescent 

20. Shiv Shakti Pratishthan, Development and 1.56 
Dhula Empowerment of 

Adolecent 

21. Indira Mahila Bal Kalvan 0. Development and 2.73 Yea 
Aparig Punarvasan VIKas Empowerment of 
Mandai, [)hule Adolescent 

22 Jogsl Mata Sanskrutik Development and 1.56 Ves 
Samajik Shikashanlk Empowerment of 
MAndai. Dhule Adolescent 



WrilltfIn AnsWtlIS AGRAHAVANA 19, 1930 (Ssks) 666 

2 3 4 5 

23. Renukadevi Mahilo Mandai, Development and 2.58 Vea 
Latur Empowerment of Adolescent 

24. SAARC Multipurpose Development and 1.35 Ves 
Society, Nagpur Empowerment of 

Adolescent 

25. Jogeshwari Gramin Vikas Development and 1.35 Ves 
Sevabhavi Sanstha, Dhule Empowerment of 

Adolescent 

26. Aahapuri Devi Shalkshanlk Development and 1.19 Ves 
& Samajik. Dhule Empowerment of 

Adolescent 

27. • Pragati Mahila Mandai, Development and 2.17 Ves 
Latur 

28. Ankur Computer Academy, Development and 9.08 Ves 
Satara Empowerment of 

Adolescent 

29. . Azad Shikshan Prasark Development and 2.34 Ves 
Mandai, Dhula Empowerment of 

Adolescent 

30. Nehru Yuva Mandai, Dhule Development and 0.75 Yes 
Empowerment of 
Edolescent 

31. Kishora Kumar Jan Kalyan Development and 1.30 Yes 

Shikshan Prasarak Manfjal. Empowerment of 
Jalna Adolescent 

32. Jagriti Multi Purpose Yuvak Development and 1.75 Yes 

Shiskhan Prasarak Mandai, Empowerment of 
Buldana Adolescent 

33. Ja~ Sewa Education Development and 1.75 Yes 

Society, Latur Empowerment of 
Adolescent 

34. Many Sewa Lok Kallan Development and 1.35 Yes 

Mahasang, N~gpur Empowerment of 
Adolescent 

35. Central Hindu Education Creation of Sports 45.00 Ves 

Society, Nagpur Infrastructure 

2006-07 

1. The District Yooth National Integration 0.68 Yes 

Coordinator. NYK. 
Ahmednagar 
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2. Pravara Institute of Promotion 01 Youth 0.78 va 
Research and Education in Activities and 
Natural and Social SeIVice, Training 
Loni B.K., Taluka-Rahata, 
Ahmednagar 

3. Jivandhara Shaikashnik Va Promotion of Youth 0.53 Yes 
Samajik Pratishthan. CIO Activities and 
Laxmi Hospital. 
Basweshwar Chowk, kava 
Road, Latur 

4. Priyadarshini Gramin and Promotion of Youth 0.38 Yea 
Adiw3Si Sevabhavi Activities and 
Sanstha, Deepl'aj Complex. Training 
Ahmednngar. 

5. Snehdeep Education Promotion of Youth 1.31 Yes 
Society, N-9/R-26. Activities and 
H.No.l34, CIDCG. Raiguo Training 
Nagar, Aumngabad-43100~ Development and 1.10 VEtS 

Empowerment of 
Adolescent 

6. Narayana Vyayamshala & Promotion of Vouth 0.43 Yes 
Krida Mandai. CIDCO, tJ-7. Activities and 
F-4Bn, Ayodhanagar, Training 
Aurangabad. 431003 Development and 0.85 Yes 

Empowennent of 
Adolescent 

7. Gramin Vividh Kalyankari Promotion of Youth 0.43 Yes 
Shail<shanik Sanslha, 10, Activities and 
Tirisharan Nagar, Khamnla. Training 
Nagpur-25. Development and 3.12 Yes 

Empowerment .of 
Adolescent 

8. Shriram BahuuddeshlY Development and 1.95 Yes 
Sevabhavi Sanstha. Empowerment of 
Kharosa Rq. Ausa Disl. AuOlescent 
Latur 

9. Padmawati Bhuddeshiya Development and 0.85 Yes 
Mahila Mandai, Plot No. Empowerment of 
Shiveshwar Colony. Near Adolecent 
JlttU, Communication. 
Mayur Park. Road, 
Aurangabad. 
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10. Gram Vikas SamaJlk Arthik Development and 1.10 V. 
Sanskratik Vuvak Empowerment of 
Sevabhavi Santha, 1/11/86 Adolescent 
Vasant Nagar Nanded 

11. Rashtrlya Bhavana Social Development and 1.04 Ves 
Organisation, Indira Nagar Empowerment of 
Post, Nagpur Adolescent 

12. Krantl Jyoti Savltribai Development and 3.12 Yes 
Dhule Mahila Bhuddeshiya Empowerment of 
Sanstha Jllgaon, 18·A AdoIeecent 
Shikihak Wadi, Opp. 
Peoples Cooperative Bank 
Ring Road Jalgaon 

13. Swargwaai Dada Petil Dev.lopment and 2.38 No 
Bahuudde~ya Sanstha Empowerment of 
Lamangaon Kannad, Distt Adolescent 
Aurangabad 

14. Marathwada Gramln Vikas Development and 3.12 Y .. 
Sanstha (MGVS), Distt. Empowerment of 
Aurangabad Adolescent 

15. Aishwarya Bahuuddeshlya Development and 1.95 No 
Sanatha, Nagpur Empowerment of 

Adolescent 

16. Vikalp Society for Development and 1.04 Ves 
Sustainable Development, Empowerment of 
162, Panda Layout, Khamla Adolescent 
Nagpur 

17. Shiv Shaktl Mahlla Mandai, Development and 1.10 V .. 
Tal. karmlla, Distt. SoIapur Empowerment of 

Adolescent 

18. Lok~kas Seva Sanstha Development and 1.10 No 
Darphal (Sina) Tal Madha Empowerment of 
Distt. SoIapur Adolescent 

19. Society for Action in Development and 0.50 Yes 

Multipurpose Activiti.. and Empowerment of 
Tribal Awamess Gadchirall Adolescent 
Ram Nagar Ward, Distt. 
Gadchira/l 

20. laxmi Mahila Mandai, Development and 0.85 Ves 

Lakhmapuri post Sukhapuri Empowerment of 
Tq. Ambad, Distt. Jalna Adolescent 
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21. Gram Vikas Sanstha. Development and 1.10 No 
Aurangabad Empowerment of 

Adolescent 

22. Shri Dattaprabhu Shikshan Development and 0.85 No 
Prasarak mandai. A 1614, Empowerment of 
11th Scheme Garkheda Adolescent 
Area CIDCO, Aurangabad 

23. Nehru Vuvak Krida Mandai. Development and 1.10 Ves 
Kharosa, Latur Empowerment of 

Adolescent 

24. Vidyawardhini Vuva and Development and 1.73 Yes 
Mahila Bahudeshiya Empowerment of 
Sanstha. Bhadgaon Adolescent 

25. Sri Sant Dhyaneshwar Development and 1.73 Yes 
Gramin 8ahudeshiya Empowerment of 
Shikshan Prasarak Mandai. Adolescent 
Latur 

26. Swargiya Annasaheb latha Development and 3.12 Yes 
Sudhir Baburao Pethakar Empowerment of 
Shikshan Prasark Adolescent 
Sanstha. Malegaon 

27. Siddhi Vinayak Development and 2.24 Yes 
Bahudeshiya Shikshan Empowerment of 
Sanstha. Lalur Adolescent 

26. Ekta Yuva Mandai, Latur Development and 1.10 Yes 
Empowerment of 
Adolescent 

29. Jan Sewa Pratisthan, Development and 1.10 Yes 
Sangli Empowerment of 

Adolescent 

30. Chhatrapati Shivaji Maharuj Development and 2.07 Yes 
Apekshapuram Empowerment of 
Vyasnmukti Kendra. Adolescent 
Ramnagar. Osrnanabad 

31. Aal Demogra Mahila Development and 3.12 Yes 
Mandai, Chule Empowerment of 

Adolescent 

32. Madhumati Mahila Mandai. Development and 3.12 Yes 
Latur Empowerment of 

Adolescent 
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33. Manav Jivan Vikas Development and 3.12 Yes 
Pratisthan, Latur Empowerment of 

Adolescent 

34. Sukhshantl Mahila Vikas Development and 1.10 Yes 
mandai, Aurangabac:l Empowerment of 

Adolescent 

35. Rushlkesh Mahila Vlkas Development and 3.12 Yes 
Bahucleshiya Sansthan, Empowerment of 
Aurangabad Adolescent 

36. TuljabhavaAi Sevabhavi Development and 0.90 Ves 
Sanstha, Yavatmal Empowerment of 

Adolescent 

37. Neelkamal Edn. Society & Development and 3.12 Yes 
Research Centre, Solapur Empowerment ot 

Adolescent 

38. Bhagyodaya Bahudeshiya, Development and 1.00 Yes 
Solapur Empowerment of 

Adolescent 

39. Late Abdulla Qadri Development and 1.73 Yel 

Memorial Medical & Empowerment of 
Research Centre. Udgir, Adolescent 
Latur 

40. Agrovet Sheti Gram Vikas Development and 3.12 Yes 

Mandai, Latur Empowerment of 
Adolescent 

41. Suryoadaya Bahudeshiya, Development and 1.50 Ves 

Osmanabad Empowerment of 
Adolescent 

42. Jijau bahudeshiya, Dhule Development and 1.28 Yes 

Empowerment of 
Adolescent 

43. Shri Chandrlka Gram Vlkas Development and 1.73 Yes 

Mandai, Dhule Empowerment of 
Adolescent 

44. Youth Welfare Association. Development and 1.00 Yes 

Buldana Empowerment of 
Adolescent 

45. Indira Shikshan Krida Wa Development and 1.00 Yes 

Gram Vikas MandaI. Empowerment of 

Parbhani Adolescent 
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46. MOHAR. Hudco Corner, Development and 1.10 VII 
Aurangabad E~nTMtnt. of 

Adolescent 

47. Pnbodhan Sanstha. Development and 1.10 Ves 
Jalgaon Empowerment of 

Adolescent 

48. Sri Sai Sovabtlavi Si.lnstha. Development and 3.12 Vea 
Latur Empowerment of 

Adolescent 

49. Late Ramarao Bahucleehiya Development and 1.10 Ves 
Sanatha. lalUr Empowerment of 

Adolescent 

50. Shri Ram Krida and . Development and 1.10 Ves 
Shlkshan Prasarak Mandai. Empowerment of 
SoIapur Adolescent 

51. Vidya Vikas Shaikshanik Development and 1.28 Ves 
and Sanskritik Salletha. Empowerment of 
latur Adolescent 

52. Liberal Friends Development and 2.34 Ves 
Association. Amlavati Empowerment of 

Adolescent 

53. Chhatrapati Shivaji Development and 0.50 Ves 
Sarvajanik Salkshik EmpowenTMtnt of 
Bahuudeshiya San&lha, Adolescent 
Dhule 

54. Sangli Zilla Nehru Yuva Development and 1.10 Vea 
Federation. Sangll Empowerment of 

Adolescent 

5f" Rugna Seva Prakalp. San~i Development and 1.10 Vea 
Empowerment of 
Adolescent 

56. Govindraj Shikshan Development and 1.28 Ves 
Prasar. Mandai. Lalur Empowerment of 

Adolescent 

57. jalkall Sanskntlk Mallda •. Development and 1.10 Ves 
Aurangabad Empowerment of 

Adolescent 

58. Lok Adarsh Blhuudeshiva Development and 1.10 Yes 

Sanstha, Ohule Empowerment of 
Adolescent 
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59. Sanket Khad Gramodyog Development and 0.90 Vea 
Bahuude8hiya Senstha, Empowerment of 
Akola Adolescent 

60. Sent Kablr Shlkshan Development and 2.30 Vea 
Prasarak Mandai, Empowerment of 
Aurangabad Adolescent 

61. Astha Krida Vyam & Development and 1.10 Vea 
Sanskrutlk Vuvak Mandai, Empowerment of 
Sangli Adolescent 

62. Sanjeevanl Edn. Society, Development and O.SO Vea 
Dhule Empowerment of 

Adolescent 

63. Nehru Yuva Mandai, Chule Development and 0.50 Ves 
Empowerment of 
Adolescent 

64. Nehru Yuva Mandai, Development and 1.10 Yes 
Gondue, Dhule Empowerment of 

Adolescent 

65. Matoahl Gojartal Bhamare Development and 1.10 V .. 

Savajanik Vachanalaya, Empowerment of 
Dhule Adolescent 

66. Suyog bahuudeshiya Development and O.SO. V .. 

Shaikshanik Samajik Empowerment of 

Sevabhavi Sanstha, Dhule Adolescent 

67. Adw~ Ka~an Sewa Development and O.SO ya. 
Sanstha, Chule Empowerment of 

Adolescent 

68. Kal Sou Parvatibal Thor Development and 1.10 Ves 

Magas Mahila Sarvajanik Empowerment of 

Wachanalaya. Solapur Adolescent 

69. Mandansign Mohite Pati' Development and 0.79 Yes 

8ahuudeshiya Sevabhavi "-
Empowerment of 

Sanstha, Solapur Adolescent 

70. Kaahlbal Magawargiya Development and 1.10 Yes 

Bahuudeshiya Sanslha. Empowerment of 

Solapur Adolescent 

71. Prcibodhan Sarvanigin Development and 1.10 Yes 

Vlkas Sanath., Dhule Empowerment of 
Adolescent 
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72. Kranll Social Cultural Club, Development and 1.00 Yea 
Dhule Empowerment of 

Adolescent 

73. Azad Shikshan Prasarak Development and 1.28 Yea 
Sanstha, Dhule Empowerment of 

Adolescent 

74. Chiraidevi Bahuudeshiya Development and 0.50 Yes 
Sevabhavi Sanstha, Dhule Empowerment of 

Adolescent 

75. Tirupati Bahudeshiya Development and 1.00 Yes 
Sanstha, Dhule Empowerment of 

Adolescent 

76. late Viralrao Oak Health Development and O.SO Yes 
School & Krida Mandai, Empowerment of 
Nanded Adolescent 

n. reh Miraj Education Development and 1.10 Yes 
Society, Sangli Empowerment of 

Adolescent 

78. Gurav lokhJt Wardhak Development and 1.10 Yes 
Mandai, Ratnagirl Empowerment of 

Adolescent 

79. National Health & law Development and 1.00 Yes 
Research Institute, Thane Empowerment of 

Adolescent 

80. Sonal Magaavargiya Development and 1.10 Yes 
Mahila Mandai, Halempura, Empowerment of 
Nanded Adolescent 

81. Sona" Shikshan Sanstha, Development and 3.12 Yes 
Gadchiroli Empowerment of 

Adolescent 

82. Avtsh Bahuudeshiya Yuvak Development and 1.28 Yes 
M&ndal, Bandra Empowerment of 

Adolescent 

83. Maharashtra Shikshan Development and 1.28 Yes 
Prasaraka Mandala, Empowerment of 
Nanded Adolescent 

84. Glrlja Sevabhavi Sanstha. Development and 1.10 Yes 
Parbhani Empowerment of 

Adolescent 
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85. Paradigru Institute of Development and 1.1 Ves 
Social Service, Pune Empowerment of 

Adolescent 

86. Mahusyabal Vikas VA Development and 1.28 Vee 
Srishodahn Bahuudeshiya Empowerment of 
Sanstha, Gondia Adolescent 

87. Lokmanya Shikshan Development and 1.73 
Prasarak Mandai, Latur Empowerment of 

Adolescent 

88. Raje Lakhujirao Dadhev Development and 1.00 V .. 
Shikshan Sanstha, Buldana Empowerment of 

Adolescent 

89. Laxmibai Vachrl$laya & Development and 0;50 Ves 
Bahuudeshiya Sevabhavi Empowerment of 
Sanstha, Jalna Adolescent 

90. Laxmibai Sevabhavi Gram Development and 1.73 Ves 
Vikas Mandai, Jaina Empowerment of 

Adolescent 

91. Jai Kisan Sevabhavi Gram Development and 0.60 V .. 
Vikae Mandai, Jalna Empowerment of 

Adolescent 

92. Kishor Kumar Jan Kalyan Development and 0.50 Ves 

Shikshan Prasarak Mandai. Empowerment of 
Jalna Adolescent 

93. Shri Mahila Bal Kalyan and Development and 0.50 Vel 

Apang Punarvassan V1kas Empowerment of 
Mandai, Dhule Adolescent 

• 
94. Gram Vikas Bahuudeshiya Development and 0.50 Ves 

Sanstha, Jalgaon Empowerment of 
Adolescent 

95. Probodhan Foundation for Creation of Sports 90.00 No UC is required In 

Human Resource Infrastructure this case as It is 

Development, Parwara 
1.t and final 

Nagar, Dlstl. Ahmednagar 
Installment on the 
ba.i. of completion 
certificate and 
aocountl etc. 

2007..()8 

1. Mahavir Mahavidyalaya, National Integration 1.66 Ves 

Kolhapur 
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2. Aai Dev Magra Mahila National Integration 0.83 No 
Mandai, Chalni Road, Dhule 

3. Sant Tukdoji Maharaj National Integration 0.83 No 
Adlwasi Bahuddeshiya 
Sanstha, Dhanki, Vavatmal 

4. Shri Guredeo Bahuudeshiya National Integration 0.83 No 
W;aa Sanstha, Patan, 
Distt. Vavatmal 

5. Antrang Samajik Vikas National Integration 0.83 Ves 
Sangatha, Nagpur. 

6. Pariwartan Pratishan, National Integration 0.83 Yes 
Beed 

7. Jogai Mata Sanskrilik National Integration 0.83 No 
Samajik Shaikashnik 
Mandal, Dhule 

8. Sangli Disl Nehru Vuva National Integration 0.83 Ves 
Federation, Astha Dislt. 
Sangli 

9. Astha Krida Uyayam & National Integration 0.83 No 
Sanskritik Vavak Mandai, 
Dislt. Sangli 

10. Mahatma Baswehwar National Integration 0.70 Ves 
Shikshan Prasark Mandal, 
Solapur 

11. Sonall Shikshan Sanatha, National Integration 0.83 Yel 
C/o A.A. Ukay, Behind Civil 
Hospital, Distt. Goc:Ichiroli 

12. Shree Vaishavi Mahila Wa Promotion of Vouth 0.87 Ves 
Adiwasi Vikas Sanstha, At . Activities and 
Shivarpan, VM Parisar, Training 
Walgaon Road, Amravatii 

13. Society for Action Promotion of Youth 0.43 Yes 
Purpose Activities and Activities and 
Tribal Awareness, Training 
Keshavsut, Snehnagar, 
Gadchiroll-442605 

14. Sv:argwasi Dada Patil Promotion of Youth 0.43 VIS 
Bahuddeshiya Sanstha, RM· Activities and 
293,Bajaj Nagar, MIDC Training 
Wafej, TaI·Gangapur. 
Aurangabad. 
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15. Rushikesh ~hila Vlkas 
8ahuddeshiya Sanstha, 
A-1614 Shivaji Nagar, CIDCO 
Aurangabad. 

16. Kranti Jyoti Savitribal Fulo 
Mahilla Bahuddeahl~'a 
Sanstha, Parshi, Dietl 
Jalgaon 

17. Vidya Vardhini Yuva & 
Mahilla Vikas Bahuddeshiya 
Sanstha, 3-Jiwan Vikas 
Colony, Distt. Jalgaon 

2008-09 

1. Mahatma Basweshwar 
Shikshan Prasark Mandai, 
857 New Pachha Peth, 
Ashok Chowk, Solapur 

2. Pariwartan Pratishan, 
Agrawal Complex, 
Bashirgunj, Bead 

3. Sonall Shikshan Sanstha, 
Clo Jag~shwar Besen, 
Near Water Tenk, Gadchiroll, 
Post & Distt. Gadchiroll 

4. Khawaja Garib Nawaj 
Charitable Medical Aid & 
Social Welfare Association 
Pusad, Dial. Vavatmal 

{English} 

Hoapltal Management Courae 
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Promotion 01 Youth 
Activities and 
Training 

Promotion of Youth 
Activities and 
Training 

Promotion 01 YouUl 
Activities and 
Training 

National Integration 

National Integration 

National Integration 

Promotion of 
Adventure 

{Transls/ion} 

/0 Otitis/ions 

4 5 

0.43 Yos 

0.43 Yes 

0.43 Yes 

0.23 Yes 

1.16 Ves 

0.27 Yes 

0.28 Yes 

Special Package to Verloua Stat.a 
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1442. SHRI CHENGARA SURENDRAN: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

1443. SHRI RAGHUVEER SINGH KOSHAL: Will the 
PRIME MINISTER be pleased to state: 

(a) the number of recognized/affiliated collegesl 
institutions which provide Hospital Management course in 
the country, loaation-wise; and 

(b) the details of criteria for admission in such 
colleges/institutions including provision for reservation of 
seats? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) and (b) Information is being collected and 
will be laid on the Table of the House. 

(a) whether the Government has provide speCial 
packages to various State In the country Includlllg (juJarat 
for implementation of developmental schemes; 

(b) if so, the State-wise and year-wise details thereot 
during the last three years and the current ye3r: and 

(c) the details of receipt and utilization ot funds 
provided under these packages? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF PLANNING (SHRI V. 
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NARAYANASAMY): (a) to :c) Government of India 
generally does not release funds for state-specific ·:>eeial 
packages. However, state-specific need-based special 
dispensation are made as and when wananted through 
existing programmes/schemes under AnnuaVFive Years 
Plans. 

Pollution by Cement Factorle. 

1444. SHRI V.K. THUMMAR: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the upcoming of cement factories has 
resulted in denudation of forest and spreading pollution; 

(b) if so, the details thereof, State-wise Including 
Gujarat; and 

(c) the action taken by the Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) and (b) There are a total number of 132 
cament plants in the country. Of these the following 2 
are not complying; 

(i) Mis Cement Corporation of India Ltd., Bokajan 
Cement Factory, Assam. 

(ii) Mis Diamond Cement (a unit of Mis Mysore 
Cement Ltd.), Damoh, Madhya Pradesh. 

In Gujarat, there are 10 cement plants in operation. 
All of them are reportedly complying. 

Under the Forest (Conservation) Act, 1980 propoeals 
are received from the StateIUT Govemments for diversion 
of forest land to non-forestry uses. The establlahment of 
cement factory in forest area is a non-forestry use and 
accordingly as and when any such proposal is received, 

it is processed on merit and If found unavoidable, the 
land is diverted for the purpoae with stipulations to mitigate 
the adverse impact of such industry on the forest and 
environment. 

(c) Central Pollution Control Board (CPCB) has issued 
directions under section 18(1) (b) of the Air (Prevention 
and COJ'Itrol of Pollution) Act, 1981 to Assam Pollution 
Control Board and Madhya Pradesh Pollution Control 
Board for taking necessary action against non complying 
units. 

{English} 

Fund. for Wlldnfe Protection 

1445. SHRI CHANDRAKANT KHAIRE: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Government has received proposals 
from various State Govemments including Maharashtra 
requesting for funds for wildlife protection; and 

(b) if so, the details thereof alongwlth the funda 
allocated to each of these States? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI S. REGUPATHY): 
(a) and (b) Yes, Sir. The Government of India has 
received proposals from the State/Ur Governments 
including Maharashtra for financial and technical 
assistance for wildlife conservation under the Centrally 
Sponsored Schemes viz., Development of National Parks 
and Sanctuaries Project Tiger and Project Elephant. Such 
proposals are processed in the Ministry subject to the 
availability of funds and fulfillment of necessary procedl,lral 
requirements. The details of funds released 80 far to the 
StatelUT Governments including. Maharashtra during the 
current financial year i.e. 2008-09 is given in the enclosed 
statement. 

SUtement 

SI.No. 

1. 

2. 

Name of the State 

2 

Andaman and Nlcobar Island 

Andhra Pradesh 

Funds Released In 2008-09 (so far) 
(As. in Lakh) 

Development 
of National 
Park and 

Sanctuaries 

3 

73.48 

92.378 

Project 11ger 

4 

26.083 

Project 
Elephant 

5 

25.00 
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aan on Indian Medicines 

1446. SHRIMATI MANEKA GANDHI: 
SHRI. M. APPADURAI: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether some medicines manufactured by the 
Indian pharmaceutical companies have been banned in 
the USA; 

(b) if f:O, the details thereof alongwlth the names of 
the medicines and their manufacturing companies; 

(c) whether such medicines are stili being sold in 
the country; and 

(d) If so, the details thereof and the taken by the 
Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) Reports had appeared in the press 
regarding blocking of import of certain drugs of MIs 
Ranbaxy Labs Pvt. Ltd., by USFDA. 

(b) No communioations from USFDA in respect of 
details of drugs and companies have been received by 
the Government of India. 

(c) and (d) The matter would be examined when 
information in this regard is received from US FDA. 

(Translation) 

National Highways Patrolling Scheme 

1447. SHRI SUBHASH MAHARIA: Will the Minister 
of SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) whether the Government provides financial 
assistance to the State Governments for crane and 
ambulance project under the National Highways Patrolling 
Scheme. 

(b) if so, the State-wise details of financial assistance 
provided to various States including Rajasthan 'during the 
last three years and the current year; 

(c) whether thtl Government also provides 
ambulances to various Non-Governmental Organisations 
(NGOs); 

(d) If so, the details of ambulances provided to the 
Non-governmental Organizations State-wise Including 
Rajasthan; and 

(e) the steps taken/proposed to be taken by 
Government to ensure accident rescue arrangements 
along th~ National Highways? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) Yes Sir. This Ministry provides 
financial assistance In the shape of cranes and 
ambulances to various State GovemmentslNGOs under 
the scheme as National Highway Accident Relief Service 
Scheme (NHARSS). 

(b) State-wise details of financial assistance In the 
shape of cranes and ambulances provided to various 
states including Rajasthan during the last three years are 
at enclosed statement. During the year 2005-06, no cranes 
and ambulances were provided. 

(c) Yes, Sir. 

(d) During the year 2007-08 one ambulance was 
provided to Self Development Institute, Jaipur, Rajasthan 
under the National Hlgllways Accident Relief Service 
Scheme (NHARSS). State wise detail of ambulances 
provided to the NGOs Is enclosed as Statement. 

(e) Detection of road accidents on National highways 
and to provide medical assistance to road accident victims 
is basically the responsibility of the State Government. 
This Ministry has been providing ambulances to States! 
UTslNGOs to evacuate accident victims to the nearest 
medical centre under National Highways Accident Relief 
service Scheme. During the period from 2000-01 to 2007-
08, 437 ambulances had been given to various Statel 
NGOs under this scheme. In addition, National Highways 
Authority of India provides an ambulance at an average 
interval of 50 km under their Operation and Maintenance 
Contracts/Build, Operate and Transfer agreements on the 
completed stretches of National ambulances have been 
deployed on National Highways by National Highways 
Authority of India. In strategic locations of few stretches, 
cameras have been installed by National Highways 
Authority of India which facilitates quick detection of road 
~ccidents. 

During the IX & Xth Five Year Plan periods, Ministry 
of Health & Family Welfare were operating a scheme 



693 AGRAHAVANA 19, 1930 (Sska) 694 

under which financial assistance of up-to Rs. 1.50 crores 
wu being provided to the State Government Hoepltals 
located on National Highways for upgradatlon and 
strengthening of emergency facilities. Under thi. scheme, 
113 State Government Hospitals were provided financial 
assistance during IX & Xth Five Vear Plan. 

Ministry of health & Family Welfare have now 
formulated a scheme to be implemented during the Xlth 
Five Vear Plan under which an integrated Trauma Care 

Centres Network is proposed to be got established in the 
State Govemment HospltallMedlcal CoHege located along 
the Golden Quadrilateral, North-South and East-We.t 
Corridors of the National Highways by providing financial 
assistance. 

From 2008-09 this Ministry will provide ambulances 
to Govt. HosPItals through Ministry of Health and Family 
Wenare. 

Statement 

List of Slatss;/NGOs to whom cranes and ambulances have bHn providtld in 2007-08 
under the National Highway Accident Relief Servictl SchMne 

SI.No. Name of the StatealUTslNGOs. Cranes Ambulanc .. State 

2 3 4 5 

1. DGIIG of Police, Andhra Pradesh 5 Andhra Pradesh 

2. DGIIG of Police, Arl,lnachal Pradesh 3 Arunachal PradHh 

3. DGlIG of Police, Assam 3 Assam 

4. DGIIG of Police, Bihar 2 3 Bihar 

5. DGIIG of Police, Chandigarh 2 Chandlgarh 

6. DGIIG of Police, Gujarat 4 7 Gujarat 

7. DGlIG of Police, Haryana 6 Haryana 

8. DGlIG of Police, Himachal Pradesh 3 Himachal Pradesh 

9. DGIIG of Police, Kerala 4 8 Kerala 

10. DGIIG of Police. Madhya Pradesh 3 6 Madhya Pradesh 

11. Transport Department, Madhya Pradesh 2 2 Madhya Pradesh 

12. DGIIG of Police, Maharashtra 7 Maharashtra 

13. l)(,IIG of Police, Meghalaya Meghaiaya 

14. DG/IG of Police, Mizoram 2 Mlzoram 

15. Transport Department. Orissa 2 5 Orissa 

16. DGIIG of Police, Punjab 3 6 Punjab 

17. DGlIG of Police, Rajasthan 3 Rajasthan 

18. Transpurt Department, Rajasthan 3 7 Rajasthan 

19. Transport Department, Sikkim Sikkim 
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20. 

21. 

22. 

23. 

24. 

25. 

NOOa 

26. 

27. 

28. 

29. 

2 

Transport Department, Tripur. 

DGlIG of Police, Uttarakhand 

DGlIG of Police, Uttar Pradesh 

Transport Department, Uttar Pradesh 

DGlIG of Police, West Bengal 

Transport Department,. West Bengal 

life line Foundation, Gujarat 

Shri Vimleshwar Automobiles Trade 
Real Practical Training Sanstha, 
Kolhapur, Maharashtra 

Self Development Institute, Jaipur, 
Rajasthan 

Gramin Kshetra Vikas Samiti (RADS) 
Ranichauri, Garhwal, Uttarakhand 

Total 

DECEMSER 10, 2008 

3 

4 

30 

4 

2 

1 

6 

2 

4 

1 

100 

5 

Trlpura 

Uttarakhand 

Uttar Pradesh 

Uttar pradeah 

West Bengal 

West Bengal 

Qujarat 

Maharaahtra 

Rajaathan 

Uttarakhand 

List 01 StatBslNGOs to whom cranss and "",bu~ haw IHItIn PlDv(dtId in 2(J(J6.(}~ 
undsr ths Nah'onal Highway Accidtlnl Rill.' Ssrvics Scl1smtl 

SI.No. Name of the State.s/UTsINGOs. Cranes Ambulances State 

2 3 4 5 

1. DGlIG of Police, Traffic, Goa 2 Goa 

2. DGlIG of Police, Jharkhand 2 4 Jharkhand 

3. Transport Deptt., Madhya Pradesh 6 10 Madhya pradesh 

4. Transport Deptt, Nagaland 2 2 Nagaland 

5. Transport Deptt., Orissa 5 10 0ri818 

6. Transport Deptt., Chhattisgarh 3 5 Chhattl8garh 

7. DGlIG of Police, Punjab 5 10 Punjab 

8. DGlIG of Police, Sikkim Sikkim 

9. Transport Deptt., Sikkim 1 Sikklm 
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1 2 3 4 5 

10. OGlIG of Police, Uttarakhand 2 Uttarakhand 

11. Transport O.ptt..... UUarakhand 2 Uttarakhand 

12. OGlIG of Police, Uttar Pradesh 5 10 Uttar Prada." 

13. Trasnport Oeptt., Uttar Prad.sh 10 Uttar Pradesh 

NOOa 

14. MIs Association for Welfare of Kerala 
Handicapped, 171194A, 
M' Square Complex, Pavamnai Road, 
Calicut-673001. 

15. Mis Padmashree Dr. Vithalrao Maharashtra 
Vikhe Patti Pratishthan, 
Dr. Vikhe PatH Memorial Hospital & 
Medical College, Vila Ghat, Post. 
M.I.O.C., Ahmednagar-414111. 

16. Sarvjan Kalyan Samiti, 4841275, Uttar Prade'" 
Katghar, Allahabad-211 003. U.P. 

17. MIs Gram Vlkas Society, Kamataka 
Agalagurki-5621 01 , 
Chickballarpur-taluk, Kolar-
District, Kamataka 

Total 31 71 

List 01 StateS/NGOs to whom Cf1lnes and ambulances MVtI bssn providtld in 2004-05 
under the National Highway Accident Relief Service Scheme 

SI.No. Name of the StateslUTs/NGOs. Cranes Ambulances State 

1 2 3 4 5 

1. Commissioner of Police (Traffic), 1 Andhra Pradesh 
Andhra Pradesh 

2. Transport Deptt, Chhattisgarh 3 3 Chhattisgarh 

3. Transport Oeptt, Chandigarh, 5 5 Haryana 

Haryana 

4. Transport Deptt, Himachal Pradesh 4 8 Himachal Pradesh 

5. Transport Deptt., Jammu and Kashmir 2 2 Jammu and Kastvnir 

6. DIG, Jammu and Kashmir 5 5 Jammu and Kashmir 
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2 3 4 5 

7. DGlIG of Police, Jharkhand 4 4 Jharkhand 

8. DG/IG of Police, Kamataka 6 6 Kamataka 

9. Transport Deptt., Kamataka 6 Kamataka 

10. Transport Deptt., Kerala 6 6 Kerala 

11. Transport Deptt., Madhya Pradesh 4 4 Madhya Pradesh 

12. DGlIG of Police, Maharashtra 2 4 Maharashtra 
(Puna Police commissioner) 

13. DGIIG of Police, MeghaJaya 2 MeghaJaya 

14. Transport Deptt., Mlzoram 3 Mizoram 

15. Transport Deptt., Orissa 2 2 Orissa 

16. DG Police, Sikklm 2 Slkklm 

17. Transport Deptt., Trlpura 6 8 Tripura 

18. Transport Deptt., Uttarakhand 2 2 Uttarakhand 

19. DGlIG Uttar Pradesh 8 8 Uttar Pradesh 

20. Transport Deptt., Uttar Pradesh 4 Uttar Pradesh 

NOO. 

21. MIs Down Town Charity TNst, Assam 
G.S. Road, Dispur, Guwahatl-781006 

22. Mis Life Line Foundation, 18-C, Gujarat 
Ratnadeep Park, Near Water Tank, 
Gotri, Vadodara-390021 

23. MIs Dovyaijyothi Vidya Kendra, 1 Kamataka 
Bangalore, Kemataka 

24. MIs Wangjing Tenth Farmer's Manipur 
Development Association 
(WATEFADEAS), Wangjing, 

Manipur 

25. MIs Prabuddha Bharati Shishutirtha, West Bengal 
Paschim MedInipur, West Bengal 

Total 61 90 
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/Engllsh} 

HIB Vaccine for Children 

1448. SHRI ADHALRAO PATIL SHIVAJIRAO: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) whether the Government proposes to prescribe 
Haemophifus Influenzae type B (HIB) vaccine to children 
to protect them against pneumonia; 

(b) if so, the details thereof; and 

(c) the time by which the final decision is likely to 
be taken in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (c) Yea, Sir. The Government of India 
is considering introducing HIB vaccine In Pentavalent 
vaccine in the Immunization Programme for preventing 
pneumonia. However, no decision has been taken as yet. 

/Tr8l1$l8tion} 

Conetructlon of Rail owr Brldg.. on NH. 

1449. SHRI SHISHUPAL N. PATLE: 
SHRI KAILASH NATH SINGH YADAV: 
SHRI MOHO. TAHIR: 

Will the Miniater of SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS be pleased to atate: 

(a) the details of the Rall Over Bridges constructed 
on various National Highways during the Tenth Five Year 
Plan, State-wise and location-wise; 

(b) the funds released and spent for the construction 
of these bridges including the time frame fixed for their 
completion; 

(c) the details of proposals received from various 
States for construction of Rail Over Bridges during the 
Eleventh Five Year Plan, State-wise and localion-wise; 
and 

(d) the action taken thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) to (d) The State-wise details of 
Rail Over Bridges (ROBs) constructed on various National 
Highways during the Tenth Five Year Plan are at enclosed 
Statement I. The funds are allocated State-wise for the 
development works and no separate allocation is made 
for Rail Over Bridges. The construction works on these 
Rail Qver Bridges have already been completed. The 
State-wise details of the proposals received for 
construction of Rail-Over Bridges during the Eleventh Five 
Year Plan are at enclosed Statement II. However under 
National Highways Development Project (NHDP), ROBs 
are constructed as part of the project for 416 laning of 
highways. 

Statement I 

SI.No. Name of Stateal 
Union Territory 

2 

1. Andhra Pradesh 

OtItlli/$ of Rllil Ovtlr-Bn"dg68 Constructed during 10th Five- Yellr Pllln 

NH.No. 

3 

5 

Location of Rail Over-bridge constructed 
(Km. & chainage of NH) 

4 

344+860 Vijaywada-Vishakhapatnam Sectionl754.399 of Chennai-Kolkatta 
Coridor of GO 

5. 326+ 112 of Vijaywada-Vishakapatnam Sectionl773-607 of Chennai-Kolkatta 
Coridor of GO 

5. Ch. 130.98 (Old) Ch. 572.224 (New) 

5. Ch. 148.707 (Old) Ch. 554.497 (New) 

5. Ch. 208.234 (Old) Ch. 494.97 (New) 
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2 3 4 

5. Near Doravarichataram & Naidupet Stations 

5. Ch. 186. 484 to Ch. 186.496 

5. Ch. 131.764 to Ch. 132.153 

5. Ch. 119.328 

5. Ch. 106.76 

5. Ch. 292.000 to 292.905 

5. Ch. 14.727 

5. Ch. 0.800 of Eluru Bypass 

5. Ch. 17.2 of Eluru Bypass 

5. Ch. 9/4 of Guntur Bypass 

5. Ch. 7/2 of Krishna Bridge appraoches 

5. Ch. 152.48 

5. Ch. 166.574 

5. Ch. 178.795 

5. Ch. 239.251 

2. As.o;am 44 Km 0.290 (Karimganj) 

44. Km. 1.850 (Karimganj) 

3. Bihar 2 Km 143 

4. Gujarat 8 Km. 411.128 

8 Km. 422.237 

8 Km. 430.672 

8 Km. 465.950 

8 Km. 41'+128 

8 Krn. 422+237 

8 Km. 430 ... 672 

8 Km. 465+950 

5. Jharkhand 2 Km. 465+950 

(i Kamataka 4 Km. 501.475 

7 Km. 540 
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7. Kerala 

8. Madhya Pradesh 

9. Maharashtra 

10. Orissa 

11. Punjab 

12. Rajasthan 

13. Tamil Nadu 
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3 4 

7. Km. 550 

4. Km. 50+650 

4. Km. 56+200 

4. Km. 55+900 

4. Km. 64+900 

4. Km. 321 (Chennai-Kolar-Bangalore section) 

17 Km. 1961300 (Chorode) 

47 Chakai 

7 Km. 229/2 to Km. 24316 (Rewa by-pass) 

7 Km. 361/2 to Km. 37314 (KEltnl by-pus) 

4 Km. 616.460 

4 Km. 613.460 

4B Km. 5.200 

4B Km. 0.090 

215 Ch. 118.322 

22 KIT'I. 32.0B (Derrabassi) 

21 Km. 26.428 (Kurali) 

79 Km. 96.100 

79 Km. 121+000 

79 Km. 121+068 

76 Km. 120+000 to 146+000 

46 Between Vellore Town and Katpadi in KPD-VM section 

7 At Riy km 194111-12 near Salem in Salem-Vriddhachalam section 

46. Km. 45.42 

46. Km. 47.913 

46 Between Vanlyambadi and Kettandapatti stations in AJJ-JT J NCtlon 

46 Km. 174/30-32 between Vaniyambadi and Pachkuppam stations in AJJ-
JTJ section 

46 Km. 33.859 
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2 3 4 

14. Uttar Pradesh 2 Km. 246.500 

24 Km. 160.55 

24 Km. 166.13 

2 Km. 320 

3 Km. 25 

58 Km. 88 (Sakauti Tanda) 

15. West Bengal 2 Ch .. 0.800 on Belghoria Expressway 

2 Ch. 5.100 on Belghoria Expressway 

Statement 1/ 

De/ails of Proposal received for Cons/roc/ion of Rail Over-BridgtJs during 11th Fw.-y.,.,. PIMI 

SI.No. Name of States! NH. No. Location of Rail Over-bridge Action taken on the 
Union Terrilory proposal received proposal 

(Km. & chainage of NH) • 
1. Guiarat 59 Km. 144/4-6 Under examination 

2. Haryana 10 Km. 255.80 (Sirsa) Sanctioned 

3. Madhya Pradesh 7 Km. 301110 (Maihar by-pass) Under examination 

3 Km: 515 (Shajapur) Under examination 

4. Orissa 23 Km. 5.287 (Champel) Sanctioned 

5. Rajasthan 1 ~ .. ' Extn. Km. 010 to Km. 11050 (Oausa) SanctionId 

6. Uttar prade,;" 27 Km. 13 (Iradal Ganj) Sanctioned 

7. UttaraKhand 72 Km. 174.360 10 Km. 175 (Lachhiwal) SanctIoned 
.----

[English} (c) whether the pilferage of hoepItals waste po888 
threat to the patients and the people living In the 
surrounding area of the hospital; Pilferage of Blo-Medlcel Waete 

1450. SHRI UDAY SINGH: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether most of hospitals are not disposing of 
their bio-medical waste as per the guidelines; 

(b) if so, the details thereo: and if not, the reasons 
therefor; 

(d) if so, the details thereof; and 

(e) the steps taken by the Govemment to ensure 
timely disposal of bio-medical waste without pilferage? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMilY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (e) In 80 far as Central Govemment 
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Hospitals viz. Dr. RML Hospital, Safdarjung Hospital, 
LHMC and associated hospitals are concerned the Bio-
Medical Waste is collected, segregated, transported, 
stored, treated and disposed off as per the Bio-medical 
Waste (Management and Handling) Rules, 1998. In each 
of the hospital an Infection Control Committee Is In 
existence which review, monitor and initiate appropriate 
action as and when required. Training to the doctors, 
nurses, para-medical staff and others are sensitized 
periodically regarding the safe handling of the Bio-medical 
Waste. Moreover the Ministry of Health and Family 
Welfare has prepared the National Guidelines on Bio-
medical Waste Management in consonance with the Rule 
and circulated to all the states and UTs for compliance. 

Talks with Nepal on Kosi Dam 

1451. SHRIMATI JAYAPRADA: 
SHRI SANTOSH GANGWAR: 
SHRI BHAI LAL: 

Will the Minister of EXTERNAL AFFAIRS be pleased 
to state: 

(a) whether the Government has taken up the matter 
of breach of Kosi Dam with the Government of Nepal; 
and 

(b) if so, the reaction of the Nepalese Government 
thereto and the steps taken by the Govemment thereafter? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
PRANAB MUKHERJEE): (8) and (b) Yes. The matter has 
been taken up with the Government of Nepal, including 
at the highest political level during the recent visit of the 
Prime Minister of Nepal to India from September 14-18, 
2008. The Government of Nepal has assured its full 
cooperation i~ resolving this problem. The matter was 
Ellc;("' uiscussed in the meeting of the Joint Commission 
on Water Resources (JCWR) held in Kathmandu, Nepal 
from September 29-0ctober 1, 2008. The JCWR has 
decided to empower the existing inter-governmental • Joint 

Year 2005-06 2006-07 

2 3 

Allocation 49.90 37.00 

Expenditure 49.34 36.75 

Committee on Kosi and Gandak Project" with financial 
and functional authority to Identify the issues, formulate 
and approve annual action plan and oversee the 
implementation. 

Several teams of experts from the Central and State 
Government of Bihar have also visited Nepal in recent 
months to determine the further course of action on the 
repair and restoration of the Kosi embankment. 

[Tl'llnsla/ionj 

NH Projects Undertaken In Chhattlsgarh 

1452. SHRI PUNNU LAL MOHALE: Will the Minister 
of SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) the details of National Highway proJects 
undertaken in the State of Chhattlsgarh during the last 
three years and the current year; 

(b) the present status of each of these projects as 
on date; 

(c) the details of funds allocated and incurred during 
the said period, project, wise; and 

(d) the time by which these projects are likely to lie 
completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) to (d) The details of projects 
undertaken in the State of Chattisgarh during the last 
three years and current year along with the sanctioned 
cost and the present status are enclosed as statement-I, 
II & III. Funds are allocated to various states including 
Chhattisgarh as a whole and not project wise. Year wise 
allocation and expenditure for Chattlsgarh for development 
of National Highways works by the three executing 
agencies, during the last three years are as under: 

Agency: State PWD (Rs. in crores) 

2007-08 2008-09 

4 5 

39.00 54.00 

38.78 22.18 
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Agency: NHAI (Rs. In crorea) 

Allocation 0.00 24.03 0.9 17.34 

Expenditure 0.00 6.81 13.36 2.45 

Agency: BAO (Re. in cronta) 

Allocation 22.26 28.47 29.92 50.29 

Expenditure 22.26 28.47 29.92 20.15 

Statement I 

SI.No. NH No. Name of Work Date of Sanctioned Status likely date of 
Sanctioned Cost As. completion 

ClOre 

2 3 4 5 6 7 

1. 6 IRaP in km 157·160 01 NH.()6. 02.08.05 1.03 CompIeIed 

2. 12A WIdeNng to 2_ in IeIeded IIrIIchee in km 03.08.05 1.05 CoInP*I 
241/8 to 255 of NH-12A. 

3. 221 Widening 10 two lanes in km 1514·2514 of NH-221. 08.08.05 3.18 Completed 

4. 217 Widening & raising 01 existilg single lane to two 15.09.05 2.43 CompIe&Id 
lane in km 21·25 01 NH-217. 

5. 221 RehIbIiIIIion 01 bridglin km 2IW4. 4712. 5014, &(w6 & 16.09.05 0.52 CampIIIId 
8912 of NH 221 

6. 200 Engagement of COI'eIfant for feuibIiIy atudyfdelall 16.09.05 0.11 In~ March,2009 
engiIeering for constn. of ROB 81 RaIgaIfI LMI 
CIOSIIint in Km 29414 01 NH-200. 

7. 200 Engagement 01 condant for teaibiIy __ 16.09.05 0.11 In progI8II MIIdI.2009 
engiIeering for conaIn. 01 ROB II ~ Level 
Crossing in Km 19616 of NH-200. 

8. 78 En98gement 01 condant for feulbiily studyldelall 16.09.05 0.10 In JIIOIIII8 MIR:h. 2009 
engine~ring for bypass at Ambikapur city on NH-78. 

9. 43 Engagement 01 00IIIIUtanI for IeuIbMy ItudyJdetaII 18.09.05 0.10 In progI8II MIlch. 2009 
engileering for bypass at Krier city on NH-43. 

10. 43 ConlIn. of guard wei end ratainiIg .11 in km 163-167 18.09.05 0.38 
Keshkal Ghat Portion of NH-43. 

11. 200 ConlIn. of new HL bridge at Nnpt in km 6612-8 22.09.05 14.54 
including approaches on NH-2OD 
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12. G Can*I. 01 paved ahoIiIIr & chin m lin 3712 to 07.10.05 0.36 CompItted 
3716, 4614 to 4616 and 49110 to 5012 on NH-43. 

13. 43 eon.. 01 paved ...... & drain m Ian 5818 to 07.10.05 0.42 
5W8 & 62J8 10 6314 01 NH-<43. 

14. 43. Constn. 01 paved shoulder & drain in km 53/6 10 07. 1 O.OS 0.49 Completed 
5616 01 NH-43. 

15. 16 Widening 01 minor bridge in km mID induding 09.11.05 0.45 CompIaIed 
apporach road on NH·16. 

16. 78 Widening lingle lane to two lanes in km 340-354 01 09.11.05 2.44 Completed 
NH-78. 

17. 6 ConlIn. 01 new Hl minor bridge box type iI kin 02.12.05 0.53 Campleeed 
15214 including approaches on NH-06. 

18. 200 Strengthening 01 road in kin 183/6 to 184110, km 02.12.05 3.49 
1991ctl. 100 10 700M & km 20016 10 20312 01 NH·200. 

19. 216 Reconstn. 01 Hl ninor bridge box type in km 8112 06.12.05 0.50 Completed 
including approaches on NH-216. 

20. 6 Constn. of new Hl miIor bridge box type in km 10.01.06 1.16 Completed 
14212 including approaches on NH-06. 

21. 216 Reconstn. 01 Hl minor bridge box type in km nl8 20.01.06 0.52 Compteted 
induding appIOIcheI on NH·216. 

22. 200 WtdIIing to two lint in kin 144.625 to lin 163.300 20.01.06 6.90 In PftIIIII8& Dec., 2008 

on NH·200. 

23. 216 Recolllln. of culvert in km 512. 20.01.06 1.17 CompteIed . 

1418, 1518,1&110,2014, 3314, 5718, 59/4, 5918, 6018, 
62110, 6316 & 6618 (13 Nos.) NH-216. 

24 43 IRap in km 236 10 245 on NH-43. 31.01.06 2.37 Completed 

25. 78 Widening single lane to two lanes in km 355-366 01 NH-78. 23.02.06 1.75 Completed 

26. 200 ConsIn of ROB et Tdra level Crossing in kin 11414 01 NH·200. 29.03.06 15.75 In progI8ss Dec., 2008 

27. 217 Engagement of consultant for lea&lbIMy sludy/delaied engineering 21.09.06 0.09 In progrets Mar .. 2009 

lor bypass et Bagbahara on NH·217 

28. 78 Wideni1g 10 2·\ane lrom kin 579.565 10 587.565. 17.11.06 2.86 Complaled 

598 & 599 01 NH·78 

29. 200 Reconstruction of culvelts at km 25&110, 17.11.06 0.62 Completed 

25714. 257I6A, 257168 & 257110 01 NH-200 

30. 12A Cons\nJCtion 01 Paved shoulder in km 293·29516 & 21.11.06 0.86 In progress Dec., 2008 

RCC cIraiI in kin 29416-29516 of NH·I2A 
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31. 221 Rehabilitation of bridge in km 9916. 12318, 128110. 22.".oe 0.17 In pnIgIIa Dec., 2008 
14518 & 16412 of NH·221. 

32. 217 Widening 10 2·11ne in km 26 10 35 01 NH-217 22.11.116 3.56 CompIItId 

33. 200 Reconstruction of alfverts in km 99/10. 100'6, 22.12.07 0.83 In progII8S Mar., 2009 
10018, 101fZ. 10212, 10414. 12212, 12214, 131fZ. 
136.'8. 13718, 139/8 & 140fZ on NH·2oo 

34. 6 Strangthening in Km 124 10 133 of NH-6 08.01.07 5.91 CompIeeed 

35. 78 Widening to 2-lane from km 246 to 265.800 on Nti-78 08.01.07 8.84 In~ Feb., 2009 

36. 200 Feasibility study and detailed engineering for 12.01.07 0.21 In progrMI Mar., 2009 
construction of ROB at LaIkhandan in km 12414 and 
.. Rani Sagar in km 26018 of NH·200 

37. 216 Feasibility study and detailed engineering for 12.01.07 0.11 In progma Mar., 2009 
construction of bypass at 5arangaJtI town on NH-216 

38. 6 Repair of road in km 23416-8 at ShakWla toll plaza on NH~ 23.01.07 0.38 Completed 

39. 12A Widening of intermediate lane to two.1ane from km 07.02.07 5.91 In progr8II Feb., 2009 
256 to 269.500 on NH-I2A 

40. 12A Construction of Retaining WIll in kin 19518, 19916 10 01.03.07 0.40 
20414 & 20912-4 on NH-I2A 

41. 200 Widening to 2·\ane from km 270.00 10 284.00 on NH·200 15.03.07 9.69 In p!Ogr886 Feb., 2009 

42. 221 Widening and S1ref9hening from km 24.400 to km 30.03.07 8.84 In J)R9IIS May,2009 
42.000 01 NH·221 

43. 216 Widening to two lane from km 52 to 59 and km 67 31.03.07 8.57 In PIOf8I8 Feb., 2009 
to 75.600 of NH-216 

44. 200 Widening and partial Stl8I1gIIlriIg of Road from 31.03.07 7.78 In progrIII Apr .. 2009 
km 178.00 to 182.400, 184.00 kI 193.175, 193.460 
10 198.00 and 198.700 10 199.400 of NH·200 

45. 78 Widening 10 two lane trom km 516.400 to 541.800 31.03.07 14.21 In progrMI May,2009 
of NH·78 

46. 43 Construction of Hl Bridge in km 19216 inc:kIdiIg 31.03.07 4.08 In pIOgIa. J\I1e, 2009 
IPProaches on NH-43 

47. 6 Strangthening in km 201 to 220 on NH-6 31.03.07 7.61 In progra Dec., 2006 

48. 2(.0 Widenilg to two lane from km 293.600 to 305.00 of NH-200 31.03.07 3.81 In progrt8I Dec., 2008 

49. 6 Improvement of Riding Quality in kin 134 to 145 of NH-06 12.10.07 3.59 In progrMI Dec., 2008 

SO. 216 Improveme~ of RicIng Quaity 11 km 75.600 to 28.10.07 4.14 In propI8 Dec., 2008 
90.460 01 NH-218 
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51. 221 Widening 01 txIIIIng lingle line pevemenI 10 2-11ne 06.11.07 6.63 Tender stage 
in km 42.000 to 51.000 01 NH·221 

52. 78 Widening 01 existing aingle lane pavement 10 08.11.07 12.21 In progress Nov 200(1 
2·lane in km 400.00 to 422.00 of NH-78 

53. 216 Construction 01 culverts it km 7816, 8214, 82110, 14.11.07 0.19 In progress Dec., 2009 
8314, 8318, 8914 & 89/10 on NH·216 

54. 12A Geometric Improvement 01 road from km 23716 to 14.11.07 0.40 In progress Dec .. 2009 
23711 0 with constRICtion 01 minor bridge in 
km 23718 01 NH·I2A 

55. 12A Gecmetric Improvement of road from km 235/8 10 22.11.07 0.43 In progress Dec .. 2009 
23614 with construction 01 miIor bridge in 
km 23612 01 NH·I2A 

S6. 217 Construction 01 aMrts in km 3918, 4616, 47/6, 4818 22.11.07 0.62 In progress Jan., 2009 
& 4914 on NH·217 

07 78 Widening to 2-1ane in km 314.000 10 331.000 01 NH-78 22.11.07 5.52 In progress Mar., 2009 

58. 78 Widening to 2.Jane from km 485.00 to 489.00 22.11.07 1.27 In progress Dec .. 2008 
(Jhanda Ghat) on NH·78 

;'9. 43 FeasNity study and deIaited engineering for 22.11.07 0.59 In flI09resa Mar., 2009 
Kondagaon Bypass from km 22312 to 230110 of NH-43, 
Sakti B)1I88S on NH-2OO and Mahasamund 
Bypass lrom kin 512 10 1512 01 NH·217 

60. 216 Rahabililalion of Mahanadi Bridge in kin 30110 10 22.11.07 0.78 In progresa Dec., 2008 

31/10 of NH-216 

61. 216 Construction 01 box culvert in km 6118 on NH·216 27.11.07 0.31 In progress Dec., 2008 

62. 200 Widening 10 2·lane with paved shoulders from km 27.11.07 8.97 Tender stage 

240.600-242.400 and km 257.150·270.000 of NH·200 

63. 78 Widening to 2·lane from Ian 551.00 10 559.00 Ooro Ghat) 27.11.07 5.10 In progress Junc, 2009 

on NH-78 

64. 43 Reconstruction 01 Bridge in kin 12212 01 NH·43 1601.08 1.15 1 enoel slay~ 

65. 6 Services for cotledion of 1011 at Shakti Nala Bridge 22.01.08 0.34 In progress Mar., 2009 

in kin 23512 01 NH-6 by DGR sponsored Ex·serviceman 

66. 78 Wldering to 2·lane from km 462.00 to 471.600 on NH· 78 27.02.08 4.94 In progress June, 2009 

67. 217 Construction of Bridge in km 1212 across SiIIi Nata 27.02.08 1.74 In progress Apr., 2009 

on NH·217 

68. NHs Feasibility study and detailed enginttring for DPR 11.03.08 0.33 TarKler alage 

to Major/Minor bridges in BWpur circle 
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69. NHs 

70. 43 

71. 200 

72. 6 

73. 43 

74. 200 

75. 43 

76. 217 

n. 217 

78. 78 

79. 78 

3 

F.-..y study end detailed engineering for DPR 
to MajorIMinor bridges in ~ circle 

Construction 01 Bridge in Icm 27012 ICIaSI MIrkandi 
river on NH-43 

Construction 01 BrIdge in Icm 1412 ICrOII Chhokara 
NaJa on NH-2OO 

IRaP in km 145.000 to 156.00 01 NH-6 

IRaP in km 16.000 to 25.000 of NH-43 

IRQP in km 202200 to 212.00 01 NH-2OO 

IRap in Icm 271.000 to 278.000 of NH-43 

IRap in Icm 35.000 to 46.000 01 NH-217 

IRQP in km 14.355 to 25.000 01 NH-217 

IRQP In Icm 422.000 10 431.000 01 NH-78 

Widening to 2.Jane from Icm 431.00 to 442.000 on NH-78 

Statement II 

4 

11.03.08 

13.03.08 

31.03.08 

21.07.08 

21.07.08 

31.07.08 

31.07.08 

31.07.08 

31.07.08 

31.07.08 

01.09.08 

SI.No Name 01 Work Date of 
Sanction 

Amount 
(As. in crores) 

,. 4-Iaming 01 Raipur-Aurang of NH-6 on 
BOT Basis 

2 4-laning of end of Durg byput-
ChhaltisgartvMlharaahtra border 

April 2006 190.00 

Jan. 2008 464.00 

Statement III 

5 

0.48 

8.73 

3.31 

5.09 

3.30 

3.53 

2.59 

4.06 

4.01 

428 

6.81 

status 

Work in 

Work in 
Progress 

SI.No. Name of Work Date 01 Amount (Rs. in Status 

1. 

2. 

2 

Wideninf1&trengthening 01 NH-16 in Chhattlsgarh 
State from kin 292·302 on Pattagudam-Jagdalpur 
Road (Net length 9.90 Ian) (Suf wks). 

Widening/strengthening of NH-16 In Chhattiagarh 
State from Ian 302.00 on Pattagudam-Jagdalpur 
Road (Net length 9.90 Icm). 

Sanction crores) 

3 4 

29.4.2008 6.89 

29.4.2008. 33.00 

5 

Work in 
Progresa 

Work in 
Progreu 

6 7 

Tender stage 

In PIOgI8IS Apr., 2009 

In JIII988S Mar., 2009 

In progress Mar., 2009 

In progms Mar., 2009 

In p!OgI8&S Mar., 2009 

In progress Mar., 2009 

In P"9'IS Mar., 2009 

In progress Mar., 2009 

Tender stage Mar., 2009 

Target Date 
of Completion 

October 2009 

Jan. 2011 

Target Date of 
Completion 

6 

March 2010 

March 2010 

720 
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3. Conatruction of one numbec multi cell box culvert 06.06.2008 2.33 Work being MardI 2010 
34.20 m Ion (each 10XSm triple cell) at kin 307.040 commenced 
Induding diversion works on road Pattagudam· 
Jagdalpur(NH-16) in Chhattisgarh State. 

4. Widening & streriqthenlng of NH-16 in 18.10.2002 28.72 Work in MaIdI 2009 
Chhattisgarh State' from km 342 to 352 on PragresI 
Pattagudam.Jagdalpur Road 

5. ProtectiYe worU for existing major bridge 06.12.2007 0.36 Work in MardI 2008 
Mingac:hal at kin 365.250 on road Pattagudam· progr.I. 

Jagdalpur of NH-16 in Chhattisgarh State 
(Under Para 559 of BR Regulations) 

6. Improvement of Rd NH·16 in Chhattisgarh State 18.06.2008 13.60 Wortc In March 2010 

from kin. 400 to 415 on road Pattagudam- prog18II. 

Jagdalpur to DL (Fmn & Pmt) 
(Net length 14.647 kms) 

7. Strengthening of NH-16 in Chhattisgarh Stata from 16.10.2008 6.69 Worlc In March 2010 

kin. 400.00 to kin. 415.00 on road Pattagudam· progreu 

Jagda1pur (Surf Work) (Net length 14.649 klns) 

8. Widenln~strengthening of NH·16 in Chhattisgarh 07.02.2008 16.70 Work in March 2009 

State to NH Oil specdications from km 415.00 to prograa 
430.00 on road Pattagudam.Jagdalpur Road 
(Net length 15.121 km) (Fmn & Pmt Works) 

9. ConstrJlmprovement of NH·16 in Chhattisgarh 01.08.2008 9.00 Work in MIR:h 2010 

State to NH DL specification sector Km 415 to 430 progI8a 

on road Pattagudam.Jagdalpur 
(Net length 15.121 kms) Surf Work 

10. Design and constr of 30 M long span Major Pmt 11.02.2008 0.94 Work in March 2008 

PSC Bridge over Hinar Nallah at Km 428.400 progrIIII 

indueling esaential approach works on road 
Pattagudam.Jagdalpur (NH-16) in 
Chhattisgarh State 

11. Conetr of 12 Mtr span Minor Pmt Bridge at Km 03.12.2008 1.07 Wortc In March 2009 

423.125 and 18 m span minor bridge at Km 
progress 

423.471 incI essential protective and diversion 
wortc on road Pattagudam.Jagdalpur (NH-16) 
in Chhattisgarh State 

12. ConstrAmprovement of NH-16 in Chhattisgarh 14.7.2006 8.69 Work BeIng March 2009 

State to NH OL specification sector Km 430 to 440 
corntnn8d 

on road Pattagudam.Jagdalpur 
(Net length 10.000 kms) 



723 DECEMBER 10, 2008 724 

2 3 4 5 8 

13. Surfacing works from Km 430' io 440 on road 20.12.2007 2.38 Work In Man:h 2001 
Pattagudarn-Jagdalpur '(NH·18) in Chhattiegarh progMII 
State (Net length 9.897 Kms) 

14. Design and canstr of 70 Mlr Major Pmt PSC Bridge 02.01.2008 2.68 Work in Man:h 2009 
at km 432.490 including essential bridge approach ~ 
works on road Paltagudam-Jagdalpur NH·16 
in Chhattisgarh Siale 

15. Constr of single cell box culverts 8x7 mtr at I!In .02.01.2008 0.45 Work In MIn:h 2009 
430.539, 8x5 mtr at km 435.495 and 24 mtr span. progr.a 
minor br at km 439.80 including eaaential 
protective works and diversion works on road 
Pattagudam.Jagdalpur (NH-16) in Chhaltiagarh State. 

18. Constrfmp of NH-16 in km 440 to km 450 08.01.2008 10.08 Work in MIn:h 2009 
Pattagudam-Jagdalpur (NH-16) in Chhattisgarh progMII 

State 

17. Surfacingmp of NH·16 in km 440 10 km 450 30.03.2007 9.74 Work in MardI 2009 
Pattagudam..Jagdalpur (NH-16) in progMII 

Chhallilgarh State 

18. Cons! of 02 Nos. of lriplel cell at km 444.215 & 12.02.2007 2.58 Completed 
km 445.380 

19. Conslrlimp of NH-16 in km 450 to km 455 27.12.2005 3.83 
Paltlgudam..Jagdalpur (NH-16) in Chhattisgarh State. 

20. Surfacing anngthening work of NH·16 from Km 14.12.2007 8.22 Weft in MIrch 2010 
450 to 455 on road Pattagudarn-Jagdalpur (Net ~ 

length 5.385 kms) (Surf Job). 

21. Widening & Strengthening of NH·16 in Chhattisgarh 30.3.2005 6.53 
Stale from kin 455 to 460 on road 
Pattagudam-Jagdalpur 

22. Widening & Strengthening of NH·16 in 09.3.2004 16.84 
Chhattisgarh State from km 460 to 470 on 
road Paltlgudam-Jagdalpur 

23. Constr of 18 mtr span Minor Br al Km. 465.175 and 08.10.2007 1.84 WorIc In March 2008 
BBC 8x6 Mlr sngle cell without earth CU8Iion at pqnIII 

km. 467.740 including essential protective works 
clversion works on long on road Paltlgudam· 
Jagdalpur in Chhattisgarh Siale 

24. a.n.tr of 12 m span Minor BR at km 467.070 03.01.2008 1.08 Work in MIrch 2009 
including essential protective works and diversion .~ 
wofka on road Pailagudam-Jagdalpur (NH-16) 
in Chhlltllgarh State 
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25. Conatr of 03 Nos Minor Bridges & 24 mtr span at 22.12.2005 2.06 Completed. 
kin. 477.260 and km. 481.260 and 18 mtr span at 
KIn. 489.535 on Patiagudam.Jagdalpur on NH-16 
in Chhattisgarh State 

26. Constr of Minor Br of 10 mtr span RCC solid slab 11.07.2006 0.63 Compteted 
bridge including essential protective & diversion 
works at Km. 479.075 on NH·16 in Chhaltisgarh 
State on road Paltagudam·Jagdalpur 

27. Widening & Strengthening of NH·16 in 29.01.2002 36.27 Completed 
Chhattisgarh State frdm km 470.00 to 492.00 
on road Pattagudam·Jagdalpur 

28. Acqillition of private land & property measuring 23.9.2004 1.80 Completed 
131.32 Acre for Conslrlwidenlng of NH·16 
Km. 228.00 to Km. 441.60 from Pattagudam· 
Jagclalpur road in 

29. Preparation 01 DPR for widening/strengthening of 07.05.2007 0.01 Work beilg March 2009 
road sector from Km. 288.00 to KIn. 292.00 on road commenced 
Pattagudam.Jagdalpur of NH·16 in Chhattisgarh 
State (Departmentally) 

30. Preparation of DPR for wideninglstrengthelng of 07.05.2007 0.09 Work yet to March 2009 
road sector from km. 369.00 to Km. 400.00 on. road be liken ~p 
Pattagudam.Jagdalpur of NH·16 in Chhatlisgarh 
State (Departmentally) 

31. Shifting of drinking water supply pipeline at 17.11.2007 0.11 
Geedam township area between Km. 432 and 435 
on road Pattagudam·Jagdalpur of NH-16 in 
Chhattlsgarh State 

32. Survey, Investigation and preparation of Hydraulic 21.11.2007 0.13 Work in March 2009 

data for 06 Nos major/minor bridges at progra8I 

km. 365.400, 368.200, 372.200, 378.500 
and 379.400 on road BhopaIapattanam.Jagdalpur 
(NH 16) in Chhatti3garh State 

33. Survey, Investigation and preparation of Hydraulic 21.11.2007 0.21 Complel8d 

data for 07 Nos major/minor bridges at 
km. 414.600, 422.100, 423.600, 428.400, 430.631, 
435.490 and 439.415 on road Bhyopalpattanam· 
Jagdalpur (NH-16) in Chhattisgarh State 

34. Survey, Investigation and preparation of Hydraulic 05.06.2008 0.30 WoIk in March 2009 

data for 05 Nos major/minor bridges at 
pIOgf.a 

km. 303.245, 307.040, 309.360, 318.420 and 
320.110 on road Bhopalapattanam.Jagdaipur 
(NH·16) in Chhattisgarh State 

35. Survey, Investigation and preparation of Hydraulic 05.06.2008 0.13 Work in March 2009 

data for 06 Nos major/minor bridges at km. 
progreII 

400.656, 404.110, 405.256 and 413.030 on road 
BhopaIapattanam.Jagdalpur (NH·16) in 
Chhatlisgarh State 
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/English} 

Funds for National Tobacco Control Programma 

1453. SHRI RAVI PRAKASH VERMA: 
SHRI ANADRAO VITHOBA ADSUL: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether his Ministry has requested the Ministry 
of Finance to transfer additional funds collected through 
taxes on tobacco products to boost the National Tobacco 
Control Programme (NTCP) as reported in 'The Times of 
India' dated 17 September, 2008; 

(b) if so, the details thereof and the reaction of the 
Ministry of Finance thereto; 

(c) the amount of funds likely to be received; and 

(d) the other steps taken to mobilize the funds in 
this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (d) The matter is under consideration. 

{TlBnslalion} 

Sateillt.. Launched by India 

1454. SHRI MAHAVIR BHAGORA: Will the PRIME 
MINISTER be pleased to state: 

(a) the details of space satellites launched by India 
during the last three years and the current year alongwlth 
their present status; 

(b) the details of funds incurred by the Govemment 
in this regard during the said period; and 

(c) the details of information collected from th ... 
satellites alongwith the benefits accrued as a result 
thereof? 

THE MINISTER OF STATE IN THE PRIME 
MINISTER'S OFFICE AND MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL. PUBLIC GRtEVANCES AND 
PENSIONS (SHRI PRITHVIRAJ CHAVAN): (a) and (b) 
During the last three years 2005-08 and in the current 
year 2008-09 up to October 2008, India has launched 10 

satellites viz., Cartosat-1, Cartosat-2, Cartosat-2A, Indian 
Mini Satellite IMS-1, INSAT-4A, INSAT-4B, INSAT-4CR, 
HAMSAT, SRE-1 and the recently launched Chandrayaan-1. 
All the sateUites are functioning satisfactorily. SRE-1 has 
completed the Mission objectives and has been recovered 
from orbit. The expenditure incurred on these satellites 
during the said period is Rs. 1286 crores. During the 
said period, India has also launched 10 foreign sateHites 
under a commercial agreement with MIs. Antrix 
Corporation Limited. 

(c) The Remote Sensing satellites viz., Cartosat-1, 
Cartosat-2, Cartosat-2A and IMS-1 have collected 
information related to natural resources of the country 
which has benefited the natural resource management, 
urban area planning and development, rural development 
and Disaster Management Support. The I NSAT-4A, 4B, 
4CR has augmented the communication infrastructure of 
the country benefiting the Tela-education, Tele-medicine, 
DTH transmission, rural communication and emergency 
communication applications. SRE-1 is a technology 
demonstration satellite. The projected benefits of the 
recently launched Chandrayaan-1 include scientific 
understanding of. the Moon, upgradation of the 
technological base in the country !'lnd to enthuse the 
younger generation in space science and planetary 
research. 

/English} 

By·P ... Road. Connecting NHs 

1455. SHRI P. RAJENDRAN: 
SHRI P.C. THOMAS: 

Will the Minister of SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS be pleased to state: 

(.) the details of the by-pass roads constructed or 
likely to be constructed connecting the National Highways 
in various States including the current status of the by-
pass roads under construction in keraJa; 

(b) the estimated coat of each of these by-pass roads 
alongwlth the amount spent thereon; 

(c) the time by which these by-pass roads are likely 
to be completed; and 

(d) the steps taken by the Government in this regard? 



729 AGRAHAYANA 19. 1930 (S6k.r) to OutIstions 730 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING. ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) to (d) The details of the by-pass 
roads construcledllikely to be constructed connecting the 
National Highways In various States Including the current 
status of the by-pass roads under construction In Kerala 

are as enclosed statement. These bypass from part of 
Individual construction package and hence no separate 
costs are worked out. The bypass roads under 
construction in Kerale are included in National Highways 
Development Project (NHDP) phase III and scheduled to 
be completed by December, 2012. 

Statement 

DtIt_ 01 By-PIISS ROIIds ConstfZJCltHilLiktl/y to btl Construcltld 

Sf.No. NMI. af StaIftI NH No. Location StaIu& Dat.oI~ 

Union Terriloly AnIicipaIed date 
af completion 

2 3 4 5 8 

1. AncIIra Prade8h 205 & 219 Bypass to Madanpd town from kin 18&1648 01 In prog!M8 ~, 2009 
NH 205 \0 kin 31245 of NH 219 

5 NaIolB bypass (Length 17.166 kin) Completed Sept., 2004 

2. Assam 53 KaIhkaI Bypass (Length 5.64 kin) In progl88l Dec., 2009 

44 Karimganj Bypass (Length 3.84 kin.) In progress March, 2009 

37 Guwahati Bypass (Length 10.50 kin) Completed June, 2004 

37 Guwahati B)1lIS8 (length 8.0 kin) Completed Dec., 2003 

37 GuwahaIi Bypass including ftyover & service road In progress Dec., 2008 
(Length 10.0 kin) 

37 Nagaon b)llass (Length 23 kin) In proglBSS JIJ1., 2009 

44 Palherkandi bypass connecting NH 44 (length 9 kin) LA in pIOgI8S8 Dec., 2012 
(New prcpoaaI) 

3. ChhaIIiagaJh 6 Durg bypass (Length 18 kin) Completed as 2-.c1 Jan., 2001 

8 End 01 Durg byass to C~ bonier In progII. Jan., 2011 

(Length 82.685 kin) 

4. Gujarat 8 Ahemedabad bypass (Length 15 kin) Completed 

68B R~ bypass & Gonda! Jelpur (Length 36.00 kin) Completed March,200 

5. Himachal Pradesh 21 Construction of KalAl bypass Completed m.,2008 

6. .JamnM./ and Kashmir 1A Jammu bypass on Jarrvnu-Udhampur Section (Length 20.10 kin) Balance WOIII to be awarded 

1A .kInmu to KIIljwani (JIII\IIII bypass) (Let9h 15.0 kin) In progI8S8 Dec,2OO9 

1A Srinagar bypass-Road poI1ion (l.engIh 17.80 kin) In progress Sept. 2009 

1A Srinagar bypass Bridge poItion In prograaa Dec,2OO9 
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2 3 4 5 8 

7. Kamataka G3 Hoq>el bypass (Length 5.23 km.) Work to be awarded 

~. Belgaum bypass (Length 18 km) Completed Jule, 2008 

4 Chilraciurga bypass (Length 18 km) In progIeSS ApII, 2009 

4 Sira bypass (Length 5.80 km) Completed Apri 2002 

4 Tumkur bypass (L. 13 Ion) Balance WOIk to be awanled 

8. 17 Payyaru (Length 4.10 km) Work to be awarded 

17 Taliparambe (Length 5.67 km) Work 10 be awarded 

17 Kannur (Length 18 km) Work to be awarded 

17 Thaiassery. Mahe (Length 17 km) Work to be awanled 

17 Koliaw.iy (Length 11 km) Work 10 be awarded 

17 Kozhito.orde (Length 32 km) Work to be awanled 

17 Kollakkal·Eddrikode (Length 4.30 km) Work to be aWllded 

17 Valancheny (Length 4.50 kin) Work to be awarded 

17 Ponani (Length 14.655 km) Work to be awarded 

17 Chavaldcad (Length 2.45 kin) Work to be aWllded 

17 Vadanpally (Length 3.50 kin) Work to be awarded 

17 Triprayar·Velappad (Length 3.20 km) Work to be awarded 

11 CendrappiMI \Length 1.95 km) WOIk to be awarded 

17 Moonupeedika (Length 2.14 Ion) Work to be awanled 

17 Mathilakam Section I (Length 4.485 Ion) Work to be awarded 

17 Malhikarn Section II (Length 0.47 kin) WOIk to be awarded 

17 Kodungallur (Length 3.035) Work to be awarded 

17 Paravur (Length 10.51 kml Wor!( 10 be awarded 

17 Edapally Manjumlkavala (Length 3.32 Ionl Wor!( to be awarded 

47 AJafJPUzha (Length 6.70 kin: Work to be awarded 

47 KOkam ILeng1tI 13 km) Work to be awarded 

47 Attulgal (Lengttt 11 km) Work to be awlRlld 
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2 3 . 4 5 6 

47 ThIIUY11111l1h1pur bypIsa comecting Wort< 10 be awarded 
kin 22.800 01 existilg bypIsa 
., kin 43.00 (length 20.40 kin) 

47 AIIppuzhI bypass Phase II Completed June, 2008 

17 CIIIcuI bypass Phase IV Completed Mm, 2008 

17 CaIicut bypass Phase II Under tender IIagI 

9 MIcIIya PTIdeIh 75,3 Gwalior Bypass (Length 42 kin) Under Implementation Oct. 2009 

25,76 SIWpuri Bypass & upIo MPIRJ Border (Length 53 kin) Completed Oct, 2008 

3 MoIIna-RIuru (start of Gwllior bygIIs) (l.engIh 18 kin) Completed Dec .. 2005 

3 GIII8 bypIss (length 14.00 kin) CompIe\ed Dec, 2007 

7 Rewa bypIu kin 22912 10 24316 Completed AprI, 2007 

7 Katni bypass kin 36112 to 37316 Completed Jan,2OO8 

26 Sager bypass (Length 26 kin) In progr888 Nov., 2009 

7 Construdion 01 MaNr bypass from kin 29918 to 30416 Wort< to be awarded 

10. MIhIrMhtra 204 Pljarvacli byp_ .t km 1141840 to 1151300 Completed Jan,2006 
.. 

6 Amrawali bypIas (length 17.40 kin) Completed as 2-1aned Jan., 2003 

7 Bypass between MPIMIharashtra bonier to BaIInce WOIk to be awarded 
NIgpur IIc:IIdng KImptee Kanoon and 
Napr bypass (Length 95.00 km) 

6 AkoII bypIaa In P'OO"" MI/'Ch, 2009 

11. P\qIb 64 PIIiIII by-pass (Lenglh 18.70 km) In pIOgI888 Dec., 2010 

JaIancI1Ir bypass (LengIh 14.40 kin) CompIeIed JlIle, 2004 

12. Rajlllllwl l1A Extn. Dausa B)1laSS stilting in kin 1811950 of Completed March,2OO8 
NH-ll & erdng at km 51950 01 NH·l1A Elbt 

llA Eldn. ROB on Dausa bypa from kin 0 to 1.05 WOIk to be awarded 

79 BhilwlII bypass-Chillorga (lengIh 66 kin) CompIeI8d May, 2004 

79 GuIIbpura.BhiwIll bypasa (Length 50 kin) CompIeIad Sept., 2004 

79.76 Chi\IorgIJtI 8)1I8SS (~ 30 kin) In progress Dec., 2008 

76 Kola bypIaa (LengIl 25 kin) In progIIII Dec., 2009 

76 ChiIIorgaIh 8)1l1lI8 (L.er9h 40 kin) In progrI88 Dec., 2008 

8 JaIpur bypass Phlat-I (ler9h 14 km) CompIeIed Jan,2QOl 

8 Jaipur bypass PIIIII II (lenglh 34.70 kin) Completed Mlrch, 2005 
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13. W Nadu 458 Trichy bypaa end 10 Tovamkurdli (LengIh 60.95 kin) In progIa. March,2009 

4,45 Chemai Bypass Phase I (lengIh 19 kin) compIIIed u 2-11ned Nov., 2001 

45, 4&5 Chemal Bypass Phase II (LengIh 32 kin) In~ .IIn,2009 

46 ~ikonda-Ranipet and WaIa/'4ape1 bypass (LengII 4S kin) CompIIIIcI _,2006 

7 Madurai bypass (Length 42 kin) In~ MIn:h,2009 

7 Karur bypass (length 9.36 kin) Comp/IIed Sept., 2002 

7 Salem bypass (\.engIl 8.40 kin) CompIIIed .lin., 2003 

14. Tripura 44 AgartaIa Bypass (IIngIII 12.908 kin) In progIIa Dec., 2010 

15. UIIar PIIdeIh 2,3 Agra Bypass (length 32.8 kin) In~ Oct., 2010 

2 Allahabad bypass ConIract·1 (Bridge) CompIIIId Oct., 2006 

2 Allahabad bypass Contract II (LangIh 38.987 kin) In progI8U Dec., 2008 

2 Allahabad bypass ConIract III (LengIh 44.708 kin) In~ Feb,2009 

2 Etawa bypas& (Balance WOIk) (LangIh 13.60 kin) CompIeIed May,2OO8 

56A & 8 Lucknow Bypass (1.engIh 22.85 kin) To be IIIIndIIICI 

2,25 Kar.,..- Bypass (ler9h 30 kin) BIIIrICI MIlk to be IWIIdId 

24 Ghaziabad.Hlpur & Hapii' bypII8 (LengII 33 Ian) ~ Sept., 2002 

24 Moradlbad 8)1)1&8 (LengIh 18 kin) CompIeIId • 2-.cI .kIIe, 2002 

28 Gorakhpur bypass (I.engIh 32.60 kin) In pnIQIIa Oct, 2009 

25 Jhansi bypass In prIIIIIe. Dec., 2009 

24A WIdening and sI!IngIhering 01 exiIIiIg 2 In IIIId .In pII9Ia March, 2009 
(I.ucIInow tr,opaa) 10 4 In dull CIIIiIgIwIy 
connecting NH-24 and NH-28 in I IengII 
10.7i' kin IIOII1d LucIcnow dIy 

16. Welt Bengal 34 DIIIIoIe By.pass In JIIIIIIIIa March,2009 

Involvement of NGO. In Road Safety (b) if 80, the detaIIa thereof Including the names of 
the NGOa who have been engaged In this regard; 

1458. SHRI KISHANBHAI V. PATEL: 
SHRI SUGRIB SINGH: (e) the details of as8i8tance extended to theM NGOe 

WIll the Minister of SHIPPING, ROAD TRANSPORT during the last three years and the current year and the 

AND HIGHWAYS be pleased to state: 
works undertaken by these NOC, during the aid period; 
and 

(a) whether the Non-Governmental Organisations 
(NGOs) have been involved in the road safety activltl. (d) the mechaniIm evolved to check the pertormance 
by the National ~ways Authority of India (NHAI); of theae NGOe? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRA~SPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) to (d) National Highways Authority 

HaryaneJRajasthan 
GujaratlMaharashtra 

Delhi, Haryana, UP, Bihar, Jharkhand, 
West Bengal 

All States (Through PIUs/CMUs) 

The details of assistance are as under: 

Name 

M N Tandon Memorial 
Charitable Trust 

Life line Foundation 

Institute of Road Traffic 
Education 

Kumari Rajshree Parmar 
Memorial Foundation 

2005-06 

Rs. 9.22 lakhs 

Rs. 1.65 lakhs 

The works undertaken by the NGOs are as under: 

(i) M.N. Tandon Memorial Charitable Trust-Engaged 
for community based initiative for reducing road 
accidents, mortality and morbidity on Gurgaon 
Jaipur Section of NH 8. 

(ii) Lifeline Foundation-Permitted to display the help 
line number on NH 8 from Ratanpur to Dahisar. 

(iii) Institute of Road Traffic Education-Engaged 
through competitive bidding for Road Safety 
Public Education on Delhl-Kolkata section of GQ. 

(iv) Kumar Rajshree Parmar Memorial Foundation-
Engaged to prepare road safety awareness 
cartoon books which have been distributed to 
the road users through PIUs in all the States. 

In general, MOU Agreement is signed with NGO with 
terms and conditions goveming the desired results/output, 
the compliance of which is monitored by concerned Project 
Directors of NHAI, to ensure performance of these 
agencies in compliance of the said terms & conditions. 

of India involves Non-Govemmental Organizations (NGOa) 
in the Road Safety activities. The details of NGOs are as 
under: 

M.N. Tandon Memorial Charitable Truet 
Lifeline foundation 

Institute of Road Traffic Education 

Kumari Rajshree Parmar Memorial Foundation 

2006-07 2007-08 2008-09 till Sep. 08 

Rs. 7.82 lakhs 

Rs. 28 lakhs Rs. 24 lakhs Rs. 32 lakh. 

Rs. 3.85 lakhs 

Visit of US Secretary of Stat. to India 

1457. SHRI AJOY CHAKRABORTY: Will the Minister 
of EXTERNAL AFFAIRS be pleased to state: 

(a) whether the US Secretary of State visited India 
recently; and 

(b) if so, the details of the discussions held and the 
agreements signed thereof? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
PRANAB MUKHERJEE): (a) and (b) Dr. Condoleezza 
Rice, US Secretary of State visited New Delhi on 4-5 
October 2ooe. Secretary Rice met with extemal Affairs 
Minister and reviewed bilateral cooperation in areas of 
mutual Int8lest and discus8ed the situation in the 1WQIon. 
The two leaders noted that during the last few years, 
Indo-US relations had strengthened and diversified. 
Secretary Rice also called on Prime Minister and met 
with the Leader of Opposition. No agreement was signed 

during the visit. 
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[Trsns/ahon} 

Inspection of Medical Colleges by MCI 

1458. SHRIMATI SANGEETA KUMARI SINGH DEO: 
SHRI KASHIRAM RANA: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether the Government has received any 
complaints regarding deterillorating quality of education in 
medical colleges in the country; 

(b) if so, the details thereof; 

(c) the details of these medical colleges which have 
been inspected by Medical Council of India (MCI) during 
the iast three years and the current year; and 

(d) the steps taken by the Government to check! 
maintain the standard of education in these colleges? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (d) Medical Council of India (MCI) 
carries out periodic inspection of the medical colleges as 
per provision of Indian Medical Council Act, 1956 and 
Regulations made thereunder to maintain the standard of 
medical education in the country. Representations are 
received from time to time complaining against quality of 
medical education. The Central Government takes decision 
on the recommendations of MCI after obtaining necessary 
clarificationlinputs from MCVlnstitutions and, if necessary, 
getting it verified through its team of experts. SuffICient 
time is given to the medical colleges to rectify the 
deficiencies. In case there is no proper action on the 
part of medical colleges, steps are taken for de-racognition 
of medical degree. The number of medical colleges which 
have been inspected by MCi is 207, 219, 217 and 213 
during the year 200(;-06. 2006-07, 2007-08 and 2008-09 
respectively. 

{English} 

Cultivation at Medicinal Plants 

1459. SHRI P.C. THOMAS: 
SHRI VARKALA RADHAKRISHNAN: 

Will the Minister of HEALTH AND FAMILY WELFARE 
bv pleased to state: 

(a) whether the Union Government has received a 
proposal from the Slate Government of Kerala for 
undertaking cultivation of medicinal plants; and 

(b) if so, the details thereof and the response of the 
Union Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) and (b) Proposals for cultivation of medical 
plants were received from State Government of Kerala 
during the current year for financial assistance. 

A new Centrally Sponsored Scheme of National 
Mission on Medicinal Plants has been Implemented by 
the Government under which cultivation Is proposed to 
be taken up in identHied clusters through Growers, Self 
Help Groups, Corporates, Growers Cooperatives, etc. The 
scheme will be coordinated by State Horticultural Missions 
at State level. 

The proposals for cultivation of medical plants 
received from State Government of Kerala were, therefore, 
returned for disposal at the State level In accordance 
with the new Centrally Sponsored Scherne on National 
Mission on Medicinal Plants. 

Licence to Pharmaceutical Companies 

1460. SHRI ANANDRAO VITHOBA ADSUL: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) whether the Government proposes to issue 
compulsory licence to pharmaceutical companies for 
manufacturing medicines in the interest of public health; 

(b) if so, the details thereof and the reasons therefor; 
and 

(c) the time by which the proposal is likely to be 
implemented in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) There Is no such proposal under 
consideration of the Ministry of Health and Family Welfare. 

(b) and (c) Does not arise. 
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fTransl8tion} 

Coke Oven P"nt at Glrldlh 

1461. SHRI TEK LAL MAHTO: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the coke oven plant at Giridlh a project 
of the Central Coalfields Ltd. has now been 
operationalised; 

(b) If so, the details thereof and If not, the reasons 
therefor; and 

(c) the details of expenditure incurred of thie? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (SHRI SANTOSH BAGRODIA): (a) and (b) 
Presently, coke oven plant under Giridih Project of Central 
Coalfields limited (CCL) ia not operational. It has been 
reported by Coal India Limited (CIL) that in Giridlh 
Coalfields eapecially in Glrldih Project, suitable coking coal 
for coke making In the coke oven plant is not available. 

(c) As on 31.03.2008, the capital expenditure incurred 
on Giridh coke oven plant was about Rs. 1.98 crores. 

[English} 

Mandatory Rural Posting of Doctors 

1462. SHRI SUKDEO PASWAN: Will the Minister of , 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Govemment proposes to make rural 
posting of doctors for one year mandatory; and 

(b) if so, the details thereof alongwith the action taken 
in this regard? 

THE MINISTRY OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) and (b) 'In order to ensure availability of 
doctors in the rural area of the country, the Govemment 
has in principle decided that one year combined rural 
posting in Primary HeaHh Centre and Community Health 
Centres under the State Govemment shall be mandatory 
condition for eligibility to admission in Post Graduate 
Medical courses. 

fTransl8tion} 

Nucl .. r Power Contracts to US baMd Compnl •• 

1463. SHRI RAMJI LAL SUMAN: 
SHRI RAJIV RANJAN SINGH -LALAN-: 

Will the PRIME MINISTER be pleased to State: 

(a) whether the Govemment proposes to offer 10,000 
MW of nuclear power production contracts to US-based 
companies as reported in the Hindu dated 20 September, 
2008; 

(b) If so, the details thereof alongwith the present 
status of auch contracts; 

(c) whether the Govemment has provided Letter of 
Intent in this regard; and .. 

(d) if so, the details thereof alongwHh its current 
status? 

THE MINISTER OF STATE IN THE PRIME 
MINISTER'S OFACE AND MINISTER OF STATE IN THE 
MINISTRY OF PUBLIC GRIEVANCES AND PENSIONS 
(SHRI PRITHVIRAJ CHAVAN): (a) to (d) The Govemment 
has conveyed to the United States of America her Intent 
to cooperate with US nuclear energy firms In seltlng up 
Duclear power plants on the basis of mutually acceptable 
technical and commercial terms and condltlon8 that enable 
a viable tariff regime for electricity generated. 

Nucl .. r Power P"nt. In UP 

1464. SHRI MITRASEN YADAV: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Govemment proposes to aet up new 
Nuclear Plants in the country; 

(b) if so, the details thereof alongwith the location 
identified and their current status; and 

(c) the time by which the propos~d new plants are 
likely to be set up; and 

(d) the details of the Nuclear Power Plants in 
operation in Uttar Pradesh? 

THE MINISTER OF STATE IN THE PRIME 
MINISTER'S OFFICE AND MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC GRIVANCES AND 
PENSIONS (SHRI PRITHVIRAJ CHAVAN): (a) Yes, Sir. 
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(b) and (c) The Government has approved, In-
principle, sites for setting up future nuclear power reactors 
at Kudankulam (Tamil Nadu). Jaitapur (Maharashtra), 
Kakrapar (Gujarat) and Rawatbhata (Rajasthan). More 
sites are also under consideration of the Govemment. 
The pre project activities have been taken up at approved 
sites. These projects are for benefit in the XII Plan and 
beyond. 

(d) Narora Atomic Power Station consisting of two 
power reactors of 220 MWe each is In operation at 
Narora, Dist. Bulandshahar in Uttar Pradesh. 

{Eng/ish} 

Smart Tag. for Commuter. 

1465. SHRI KINJARAPU YERRANNAIDU: win the 
Minister of SHIPPING, ROAD TRANSPORT AND 
HIGHWAYS be pleased to state: 

(a) whether the Smart Tags are being used by the 
commuters for crossing Toll Barriers on National Highways; 

(b) if so, the details thereof, Toll Barrier-wise including 
Gurgaon Expressway; 

(c) whether the shortage of these Tags is causing 
difficulties to the commuters; and 

(d) if so, the details thereof and steps taken to ensure 
adequate supply of theae Tags? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) Yes, Sir. 

(b) The smart tags are being used at km 24.000 
(Border Plaza), km 42.000 (Kherki Dhaula) & Indira 
Gandhi IntI. Airport (IGIA) on stretch of Delhi-Gurgaon 
access controlled highway from km 14.300 to km 42.00 
of National Highway-B in the states of Deihl and Haryana. 

(c) There have been some reports of shortage of 
smart tags long back due to delay In custom clearance 
as informed by Concessionaire who Is operating and 
maintaining the Delhi-Gurgaon access controlled highway. 

(d) :rhe Concessionaire has been asked to ensure 
uninterrupted supply of tags. 

Vlelon Document for HER 

1466. DR. ARUN KUMAR SARMA: 
SHRI NAVEEN JINDAL: 

Will the Minister of DEVELOPMENT OF NORTH 
EASTERN REGION be pleased to state: 

(a) whether the Govemment has finalised a long-
term vision document for the development of the North 
Eastem Region (NER); 

(b) if so, the salient features of the same; and 

(c) the action proposed to be taken In this regard? 

THE MINISTER OF PANCHAYATI RAJ AND 
MINISTER OF DEVELOPMENT OF NORTH EASTERN 
REGION (SHRI MANI SHANKAR AIYAR): (a) Yes, Sir. 
The North Eastem Region Vision 2020 document has 
been finalized. The document was adopted by the North-
Eastem Council in its 56th meeting held at Agartala, on 
12-13 May 2008. The document was also formally 
released by the. Honourable Prime Minister on 2nd July 
2ooB. It was laid on the table of the Lok Sabha on 22 
October, 200B. 

I' 

(b) The Vision dOcument sets up the goals, identifies 
the challenges and suggests regional and sectoral 
implementation strategies for promoting the aocio-economic 
prosperity of the region, with a view to growth rates in 
the North-East Region catching up with the overall national 
growth rates. 

The document suggests • six-fold strategy for the 
comprehensive developments of the region: 

• Empowering people by maximising self-
governance and participatory development 
through grass.roota planning to promote inclusive 
development 

Creation do development opportunities for the 
rural areas through enhancing productivity in 
agriculture and allied activities such 88 animal 
husbandry, horticulture, floriculture, fisheries and 
generation of fivelihood options through rural non-
farm employment. 
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• To develop sectors in the region which have a 
comparative advantage such as agro processing. 
hydel power generation. 

•• Enhancing the skills and competencies of the 
people and building the capacities for institutions 
within the Government and outside. 

• Creating a hospitable investment climate to 
encourage investment by private sector 
particularly for infrastructure. 

• Harnessing the resources of the Government and 
the private sector to roalise the objectives of 
the Vision. 

Overall, the Vision Document stresses on the 
development of agriculture and allied sectors, 
strengthening of physical infrastructure and participatory 
llevelopment and inclusive governance. 

(c) The Ministry of Developmont of North-Eastern 
Region has constituted 16 Thematic Working Groups 
comprising of line Ministries, State Governments of the 
region and sectoral experts. These Thematic Working 
Groups have prepared Plans of Action based on the 
Vision Document to achieve ils objectives. The plans of 
action were presented in the headquarters of the North-
Eastern Council in Shillong, 3·4 December, 2008. 

eve on Sensitive Posts 

1467. SHRI PRABHUNATH SINGH: Will the PRIME 
MINISTER be pleased to stale: 

(a) whether the Central Vi~lilnnce Commission (CVC) 
has received the list of sensitive posts from the Central 
Vigilance Officers of all the Central Government Ministries! 
Departments; 

SI.No. 

1. 

Area 

2 

Ministry of Tribal Atfairs 101 

development of tnbals Including for 
Special Central Assistance (SCA) to 
Tribal Sub Plan (TSP) and Grant 
under Article 275 (1) 

(b) if so, the details thereof; and 

(c) the steps taken by the CVC to ensure 
implementation of its order concerning rotation of officials 
manning sensitive posts? 

THE MINISTER OF STATE IN THE PRIME 
MINISTER'S OFFICE AND MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND 
PENSIONS (SHRI PRITHVIRAJ CHAVAN): (a) to (c) The 
Commission has received response from most of the 
Ministries/Departments!Organisations. 

The Commission asked CVOs of the organizations 
to ensure implementation of its guidelines contained in 
circular No. 98NGU60 dated 15.4.1999 and 2.11.2001 
and circular No. 1714108 dated 1.5.2008. 

[Trans/ation] 

Funds Allocated for TrlballRurallHllly Regions 

1468. SHRI RAMDAS ATHAWALE: Will the PRIME 
MINISTER be pleased to state: 

(a) the details of allocation of funds for trlbaVrurali 
hilly regions during the last three years and the current 
year, year-wise; 

(b) whether the State Governments have submitted 
any proposaVrequisition for sanctioning addltlonal funds 
to the said regions during the above period; and 

(c) if so; the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF PLANNING (SHRI V. 
NARAYANASAMY): (a) Funds allocated during the last 
three years and the current year is given below: 

(Rs. in Crore) 

Year 

2005-06 2006-07 2007-08 2008-09 

3 4 5 6 

1498.82 1656.90 1719.71 2180.50 



747 WtHtsn AnswtIl'S DECEMBER 10, 2008 748 

2 3 4 5 6 

2. Rural region 16329.89 18286.17 22105.73 26412.04 

3. Hill Regions including Western 
Ghats Development 

(b) and (c) No Sir. 

[Eng/ish} 

Jain Commltt.. Report on Port 
and Dock Worker. 

1469. SHRI ANANTA NAYAK: 
SHRI BASU DEB ACHARIA: 

Will the Minister of SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS be pleased to state: 

(a) the salient features of the Jain Committee Report 
constituted to recommend on various Issues relating to 
Port and Dock Workers; 

(b) whether a meeting between All India Port & Dock 
Worker's Federation and the Management of Indian Ports 
Association was held recently at the level of Bipartite 
Wage Negotiating Committee (BWNC); 

(c) if so, the details thereof alongwith the outcome 
of the meeting; 

(d) whether the Government proposes to privatize 
some major ports Including Mumbai Port as reported In 
'Business Line' dated 27 June, 2008; 

(e) if so, the details thereof; and 

(f) the action taken by the Government in this regard? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BMLU): (8) The salient 
features of R.K. Jain Committee Report on Port & Dock 
Workers are enclosed as Statement. 

(b) 11th meeting of Bipartite Wage Negotiation 
Committee (BWNC) between five Labour Federations 
including All India Port & Dock Worker's Federation and 
the Management of Indian Ports Association was held at 
New Deihl on 21.10.2008. 

160.00 250.00 250.00 302.16 

(c) During the meeting, the rninutes of the 10th 
Meeting were ratified. The Federations also inaisted that 
the issue of the periodicity of the settlement for 5 years 
may be settled. . 

(d) to (f) There is no proposal to privatize major 
Ports. However, Government has approved some projects 
on BOT basis as per the guidelines on private sector 
participation issued in the years 1996 and 1998. 

Statement 

Sa/ifJnt FtNlturss of R. K. Jain CommiHlHI Report on 
Port & Dock Wo'*el'S 

The committee, during discussions and Ports' visits. 
got a general feeiing that there are number 01 categories 
of employees where the existing strength Is not adequate. 
The ports are managing with help of contract employment 
and outsourcing. These categories are existing in m~ny 
departments and at different levels. Basically, the 
categories where there are shortages in one port of the 
other include Fitter. Motor Mechanic, Winch Operator, 
Crane Operator, Machinist, Jr. Engineers (both electrical 
and mechanical) etc. in Mechanical Department, Pilots, 
Marine Engineers, Lascars, Tug Staff, Serangs, Fireman, 
Berthing Master, Sr. Masters etc. in Marine Department; 
Doctors, X-Ray Technicians and Lab Technicians. Nurses. 
Pharmacists, First Aiders etc. in Medical Department: Loco 
Drivers, Signalman, Coupling Porters etc. in Port Railways: 
Tally Clerks, Shed Clerks etc. in Traffic Department. 
Similarly, there are vacancies in other departments. The 
Committee after considering the available material. 
discussions and Its analysis as made in earlier Chapters, 
made the following recommendations: 

(1) There are certain technical and operational posts 
where it may not be possible to further abolish 
posts and meet the annual direct recruitment 
plant requirement of abolishing atleast 213rd of 
the vacancies. The Committee recommends that 
posts which are listed below, be excluded from 
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the restrictions on filll,:,g up of posts and all 
need based vacancies arising In these categories 
be permitted to be filled up at port level: 

(i) Pilots; 

(Ii) Marine Engineers; 

(III) Tug Master; 

(iv) Dredge Muter, 

(v) Signalman in Control Station; 

(vi) VTMS Operators; 

(vii) Firemen. 

(2) The requirement of abolishing at least 213rd of 
the vacancies may apply to all the posts other 
than those mentioned in Recommendation at (1) 
above. However, port may be empowered to fill 
up vacancies in Class II, '" and IV posts through 
the mechanism of Screening Committee at the 
port level as and when the vacancies arise 
without seeking the approval of the Central 
Govemment provided the number of vacancies 
so filled up does not exceed the numbers as 
permissible under Annual Direct Recruitment Plan 
and ports inform the Ministry about such filling 
up on an annual basis or at shorter Intervals as 
may be decided by the Ministry. 

(3) As regards Class-I posts the Committee feels 
that powers to fill up vacancl.s In certain 
technical and operational categories be also 
given to ports provided the number <?f vacancy 
so filled up does not exceed the numbers 
permissible under Annual Direct Recruitment Plan 
and ports inform the Ministry about such filling 
up on an annual basis or at such shorter 
intervals as may be decided by the Ministry. 
These categories are technical and operational 
Class I officers, if any, in:-

(i) Operation of cranes and flotilla 

(ii) Operation and maintenance of mechanized 
handling plants 

(iii) Operation of port locos and railways 

(iv) Medical services 

(v) Security in custom bonded area 

(vii Manning of electric sub-station 

(vii) Maintenance and operation of walkie talkie 
and communication system in ports 

(viii) PCS Cell 

(ix) ISPS Cell 

(4) As per the existing Instructions, the posts get 
lapsed If they are not filled up within one year 
of failing vacant. This time limit get exceeded in 
some cases due to various rea.ons. Keeping in 
view the overall limit of filling upto 1/3rd 
vacancies and subject to a limit of 1 % of the 
sanctioned posts, further abolition due to posts 
lying vacant for more than one year need not 
apply to ports. 

(5) The Committee recognizes that outsOUrcing has 
certain advantages and at times may be 
inevitable. However, it feel. that In view of 
criticality, sensitivity and security implications, 
following activities of technical nature may 
generally be not outsourced: 

(i) Operation of VTMS and Signal Station 

(ii) Security in Custom bonded area. 

(iii) Operation of Walkie Talkie Communication 

It is clarified that the Committee is distinguishing 
between outsourcing and contract employment. 
Hence, while It is possible to employ say VTMS 
Operator on contract, VIMS operations as an 
activity need not be outsourced. It Is allo 
clarltied that deployment of CISF andlor any 
other govemment agency is not Intended to be 
excluded. 

(6) Some staff may become surplus in the ports 
due to various reasons. Vacancies due to 
superannuation or otherwise of such surplus ataff 
need not be flHed up. In the past, many posta 
have been upgraded as personal to the staff in 
position at that time. Such posts, on vacation 
by the incumbents, be down graded, If not 
already done, unless continuation of such up-
gradation has been approved by the competent 
authority. 

(7) Abolition of posts, particularly due to Special 
VRS should not done only at the lowest level 
but should be done at other levels also to ensure 
that adequate number of people get inducted at 
the entry level. Special VRS should be given 
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only to those employees working against the 
identified surplus posts. 

(B) The period of eligibility for appointment on 
compassionate grounds be enhanced by two 
years for persons waiting or who becomes 
eligible till September, 2009 as no vacancies 
will arise for next two years due to 
superannuation consequent on the enhancement 
of retirement age from 5B to 60 years. 

(9) Notifications issued by Department of Labour 
prohibiting contract labour In different ports need 
to be re-vislted to bring the prohibited activities 
In line with present day requirement. 

(10) Ports while filling up vacancies. should keep in 
view the Award of the National Industrial Tribunal. 
Kolkata on manning scales. For categories not 
covered by the Award. port should see the 
reasonableness of requirement. Ports should also 
keep In mind likely Impact of private sector 
partiCipation or other factors like shift of cargo 
etc. while filling up of vacancies. 

Operation 0' V .... I. In Indian T.n1torlal Water. 

1470. SHRI ADHIR CHOWDHURY: 
SHRI NIKHIL KUMAR: 

Will the Minister of SHIPPING. ROAD TRANSPORT 
AND HIGHWAYS be pleased to state: 

(a) whether the Govemment has recently Issued new 
rules for operation of vessels in the Indian Territorial 
Waters; 

(b) if so, the details thereof; 

(c) whether these new rules have affected offshore 
operations of the Indian Oil Companies; 

(d) if so, the details thereof; and 

(e) the steps taken by the Govemment to ensure 
that the Indian Companies involved in offshore operations 
are not affected? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BMLU): (a) and (b) The 
Government has issued the following Shipping 
Development Circulars in the recent past-

(i) Shipping Development (SO) Circular No. 11200B 
dated 25.4.2008. 

(ii) Amendment to SO Circular No. 1/200B dated 
22.7.2ooB. 

(ill) SO Circular No. 1/2007 dated 23.1.2007. 

(iv) Amendment to SO Circular No. 1/2007 dated 
30.9.2ooB. 

lV) SO Circular No. 3/200B dated 23.10.200B 
superseding Circular at Serial Nos. (Iii) and (iv) 
above. 

As per SO Circular No. 112008 dated 25.4.200B, all 
offshore support vessels which are engaged for the 
purpose of plying in and around oil exploration areas 
should be Ie88 than 25 yea,. of age and must be classed 
with Indian Register of Shipping (IRS). However. tho said 
Circular No. 11200B was amended on 22.7.2ooB. 

As per the amendement. offshore support vessels 
which are engaged for the purpose of operation in and 
around 011 shore exploration areas are to be classed with 
IRS or any other International Association of Classification 
Societies (lACS) class society and In case the vessel is 
not classed with IRS and is above 25 years of age, she 
must undergo inspection equivalent to Annual Statutory 
Survey and an Intermediate International Safety 
Management (15M) Audit by the Indian Register of 
Shipping before undertaking operation in tho fjeld. It is 
also mentioned in the said amendment that if there are 
deficiencies on the vessels, the same should be rectified 
immediately falling which the licence granted to the vessel 
Is liable to be cancelled by Directorate General of 
Shipping. 

As per SO Circular No. 1/2007 dated 23.1.2007, all 
offshore vessels carrying more than 12 persons other 
than the ship operating crew must comply with additional 
provisions in accordance with the Special Purpose Ship 
Code. As per the amendment to SO Circular No. 1/2007 
dated 30.9.200B, certain relaxations were granled from 
full compliance with Special Purpose Ship (SPS) Code 
provisions, provided the vessel operates only during fair 
weather season. 

As per SO Circular 3/2008 (which supersedes SO 
Circular No. 112007 and its amendment dated 30.9.2008), 
the existing offshore support vessels are required to 
comply with SPS Code provisions to the extent feasible 
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depending upon the structural arrangement of the ship 
and such v •••• ls are permitted if equivalent saf.ty 
provisions are compiled with. Such vessels are permitted 
to operate without any restriction, provided the owners! 
operators obaerve due diligence and take all necessary 
safety precautions keeping in view the conditions of the 
sea and the weather. 

(c) to (e) The offshore operators faced difficulties in 
fully complying with the requtrements of Shipping 
Development Circular Nos. 1/2007 and 1/2008. The 
Govemment has, therefore, after taking inputs from the 
industry and in conaultation with the technical experts, 
leaued am.ndments to both the Circulare to ensure that 
offshore exploration industry is not affected. 

/TransmlionJ 

Ablltement of Pollution In the Gangll 

1471. SHRI SHAILENDRA KUMAR: 
SHRI DALPAT SINGH PARSTE: 
SHRI ANURAG SINGH THAKUR: 
SHRI HEMLAL MURMU: 

Will the PRIME MINISTER be pleased to state: 

(a) the details of progress made in the wO.rk relating 
to abatement of pollution in the river Ganga as on date; 

(b) whether any Committee has been constituted! 
proposed to be constituted to clean the river; 

(c) if so, the, details thereof; 

(d) wheth.r any voluntary organization has come 
forward for abat.ment of pollution in the river; and 

(e) If so. the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) To undertake pollution abatement works in 
the river Ganga. Ganga Action Plan (GAP). Phase I was 
launched in 1985. which was declared completed in 
March. 2000 with the creation of sewage treatm.nt 
capacity of 869 million Iltres per day (mid). Subsequently. 
GAP Phase II. whiCh included plans besides Ganga for 
its major tributaries namely. Yamuna, Gomti, Damodar 
and Mahananda, was approved in stages from 1993 
onwards. Works under GAP Phase II are presently IM1der 

implementation in cIIff .... nt States. Pollution abatement 
works undertaken Include interception and clverelon works 
to capture the raw sewage flOWing into the river for 
treatment. installation of Sewage Treatm.nt Plants. 
creation of low cost sanitation facilities. electrlclimproved 
wood crematoria, River Front Development etc. TIll 
September, 2008. 518 schemes of pollution abatement 
have been completed with the creation of 925 mid of 
sewage treatment capacity under GAP Phase II. With the 
completion of the pollution abatement works under GAP 
Phase I & II. there is Improvem.nt In the water quality 
of Ganga over ita pre-GAP quality In tanna of Biochemical 
Oxygen Demand (BOD) at major monitoring locations. 
This Is as per the water quality monitoring undertaken by 
independent reputed institutions like the Central PoUution 
Control Board (CPCB). Bharat Heavy Electricals Ltd. 
(BHEL). Indian Institute of Technology (liT). Kanpur and 
Indian TOxicological Research Centre (ITRC). Lucknow. 

(b) and (c) The National River Conservation Authority 
(NRCA) at th. national level provides policy directive. for 
guiding Implementation of the National River Conservation 
Plan (NRCP). NRCA is .... ted by a St"rlng Committee 
in the Ministry of Environment • Fore.ts with 
representatives from the concerned Minlatrte8 In the Govt. 
of India and the State Gov.mmenta lor coordination of 
the implementation of the Programme. 

River conaervation is a mammoth taak requiring 
involvement of all the stakeholders. Urban Water Supply 
and Sanitation is a State 8Ubject and it ia the reeponaIbility 
of the State GovemmentllUrban local Bodies (ULBa) to 
plan, design, execut., ope ..... and maintain water supply 
and sanitation projects Including domestic wast.water 
treatment achemn with State Plan funda. The Central 
Govemment only supplementl the .fforts of the State 
Governments in creation of civic Infrastructure lor sewage 
management and diIpoUl etc. by providing grant for 
capital works In the identified polluted stretches. Thent 
are also other Central programmes In operation under 
the Union Mlnlatry of Urban Development. namely. the 
Jawaharlal Nehru National Urban Renewal Mission 
(JNNURM) and the Ulban Infrastructure Development 
Scheme for Small • Medium Towns (UIDSSMT). for 
supplementing the efforts of the State Governments • 
ULBs, by provision of Additional Central Assistance (ACA) 
as per guidelines of these programmes. Sewerage • 
sewage treatment (i.e. domestic wastewate treatment) are 
among the admis.lbl. compon.nt. under the.e 
programm_. 
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(d) and (e) Sankat Mochan Foundation (SMF). a NGO 
of Varanasi has submitted a proposal In the form of 
Project Feasibility Report (PFR) lor tackling the pollution 
load generated from Varanasi. 

The State Government of Uttar Pradesh has been 
asked to co-ordinate with the SMF for preparing the 
Detailed Project Report (DPR) of 37 mid Sewage 
Treatment Plant at Ramana in Varansi as well as to 
prepare the DPR for tackling pollution from the ghats 
and adjacent areas of the Varanasi town. 

/English} 

Rural Business Hub. 

1472. SHRI AMITAVA NANDY: Will the Minister of 
PANCHAYATI RAJ be pleased to state: 

(a) the details of locations identified for developl'ng 
Rural Business Hubs. State-wise; and 

(b) the funds required lor establishing these Hubs? 

THE MINISTER OF PANCHAYATI RAJ AND 
MINISTER OF DEVELOPMENT OF NORTH EASTERN 
REGION (SHRI MAN I SHANKAR AIVAR): (a) At present 
33 Pilot Districts have been identified in 17 states for 
developing Rural Business Hubs as per list enclosed as 
statement. 

(b) Rs. 2 crore has been earmarked for funding these 
RBHs for Financial Year 2008-09. The requirement of 
funds for establishing an RBH will depend on the nature 
of the project. This is expected to be met through 
convergence of resources available through various 
schemes promoted by the Central and State Govemments 
as well as financial and other institutions. Assistance from 
Ministry of Panchayati Raj is limited to Rs. 10 lakh per 
RBH. 

St.tement 

Pilot Dlstricls lor ESlBolishing RBHs 

SI,No. State District proposed 

2 3 

1. Andhra Pradesh Mehaboobnagar 

2. Medak 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

28. 

29. 

30. 

31. 

32. 

33. 

2 

Assam 

Bihar 

Chhattiagarh 

Himachal Pradesh 

Jharkhand 

Kamataka 

Kerala 

Madhya Pradesh 

Maharashtra 

Meghalaya 

Manipur 

Orissa 

Rajasthan 

Tamil Nadu 

Uttaranc:hal 

West Bengal 

3 

Kokrajhar 

Hylakandi 

Oarbhanga 

Patna 

Butar 

Ralgath 

Sinnour 

Ranc:hl 

Deoghar 

Bldar 

Oavanagere 

Palakkad 

Wayanad 

Burhanpur 

Khargone 

Ahmed Nagar 

Vavatmal 

Ri Bhoi 

Churachandpur 

Koraput 

Phulbanl 

Banswara 

Udaipur 

Sawal Madhopur 

Krishnaglrl 

Nagapattlnam 

VlUupuram 

Chamoti 

Champawat 

Birbhum 

PUNlia 

756 
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Development and Expanalon of Ports 

1473. SHRI K.S. RAO: Will the Minister of SHIPPING, 
ROAD· TRANSPORT AND HIGHWAYS be pleased to 
state: 

(a) tlie details of projects undertaken for development 
and expansion of Indian Ports to handle the Increasing 
exports and imports in the country; 

(b) whether the Government proposes to engage 
foreign companies for development of the ports; and 

(c) if so, the details thereof and the action taken 
thereon? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BAALU): (a) The 
development of ports and capacity addition through 
construction of new berths and terminals is an ongoing 
process depending on the cargo projections and 
requirements of the maritime trade for the future. Some 
of the major projects that the Government has taken up 
in the Major Ports in the last few years is enclosed as 
statement. 

(b) and (c) As per the existing Government policy, 
100% Foreign Direct Investment (FOI) is permitted under 
automatic route in the construction and maintenance of 
Ports and Harbours. Private sector participation in the 
Major Ports is envisaged mainly in the construction and 
operation of berths and terminals through the Build, 
Operate and Transfer (BOT) method through an open 
competitive bidding mechanism whereby the bidder offering 
the highest revenue share is declared successful. To 
encourage private sector investments in the Major Ports 
the Govemment of India has finalised a Model Concession 
Agreement (MCA) and Model Request of Qualification 
(RFQ) and Request for Participation (RFP) document to 
ensure uniformity and transparency in the entire bidding 
process. 

St.tement 

Kolkata Port Trust 

(i) Construction of Multipurpose Berth (Berth No. 
2) inside the impounded Dock of Haldia Dock 
Complex (HOC) 

(ii) Construction of Multipurpose Berth (Berth No. 
13) inside the impounded Dock of HOC 

VINkha.,.tnam Port Trust 

(i) Construction of two multipurpose berths EQ.8 & 
EQ-9 in the Northern Arm of Inner Harbour. 

Chennal Port Trust , 

(i) Development of 2nd Container Terminal 

Ennore Port Ltd. 

(i) Construction of Marine Uquld Terminal 

(Ii) Construction of Coal Terminal 

(iii) Construction of Iron Ore Terminal 

Tutlcorln Port Trust 

(i) Construction of Berth No. 9 

Cochln Port Tru .. 

(i) Development of International Container 
Transhipment Terminal 

(ii) Crude Oil Handling facility for BPCL Kochl 
Refinery. 

New Mangalore Port Trus' 

(i) Construction of Deep Draft Multipurpose Berth 

Mormuglo Port Trust 

(i) Construction of Berth No. 5A & 6A 

Jawsharlal Nehru Port Trust 

(i) Construction of third container terminal 

Mumbal Port Trust 

(i) Construction of two off shore Container 
Terminals. 

Klndla Port Trust 

(i) Construction of 12th Cargo berth 

(iI) Construction of Port facilities for 011 jetties at 
Vadinar. 

Expenditure on Social Sectors 

1474. SHRI BRAJA KISHORE TRIPATHY: Will the 
PRIME MINISTER be pleased to state: 
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(a) the details of expenditure on Social Sectors during 
2006-07 and 2007-08 and the current year; 

(b) Whether the percentage of expenditure on Social 
Sectors has declined in the recent past in the country as 
compared to the rise of expenditure in Defence and 
Capital Sectors; 

(c) if so, the details thereof; 

(d) whether the Government proposes to directly 
monitor the Social Sector schemes in the country; and 

2006-07 (RE) 

2007-08 (fiE) 

2008-09 (BE) 

Defence 
(Non-Plan) 

86,000.00 

92,500.00 

1,05,600.00 

Education 

20,745.00 

25,452.95 

34,400.00 

(c) to (e) The Eleventh Five Year Plan (2007-12) 
approved by the NDC has set monitorable targets as 
listed in the enclosed Statement. 

Ststement 

I. National Monltorable Targets 

Twenty seven targets at the national level fall in six 
major categories. The six categories are: (a) Income and 
Poverty; (b) Education; (c) Health; (d) Women and 
Children; (e) Infrastructure; and (f) Environment. The 
targets in each of these categories are given below. 

(a) Inc.ome • Poverty 

(i) Average GDP growth rate of 9% per year in 
the Eleventh Plan period. 

(ii) Agricultural GDP growth rate at 4% per year on 
the average. 

(iii) Generation of 70 million new work opportunities. 

(iv) Reducation of unemployment among the 
educated to less than 5%. 

(e) if 80, the details, thereof?· 

THE MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF PLANNING (SHRI V. 
NARAYANSAMY): (a) and (b) A statement on Defence 
Expenditure/Allocation (Capital + Revenue) and Plan 
Expenditure/Allocation (Ministry-wise) for major social 
sectors viz. Education, Health & Family Welfare and 
Women & Child Development for 2006-07 (RE), 2007·08 
(RE) and 2008·09 (BE), as available in the Expenditure 
Budget of the Govemment of India 2007·08 and 2008-09 
are given below: 

Social Sector (Plan Expenditure) 
Health 

10,340.63 

13,390.00 

18,534.00 

(Rs. in crores) 

Women & Child 
Development 

4839.85 

5793.00 

7200.00 

(v) Twenty percent rise in the real wage rate of 
unskilled workers. 

(vi) Reduction In the headcount ratio of consumption 
poverty by 10 percentage points. 

(b) Education 

(i) Reduction in the drop·out rates of children from 
elementary school from 52.2% In 2003·04 to 
20% by 2011-12, that Is by the end of the 
Eleventh Plan. 

(ii) Developing minimum standards of educational 
aHainment In elementary schools, to ensure 
quality education. 

(iii) Increasing the literacy rate for persons of age 7 
years or more to 85% by 2011·12. 

(Iv) Lowering the gender gap In literacy to 10 
percentage points by 2011·12. 

(v) Increasing the percentage of each cohort going 
to higher education from the present 10% to 
15% by 2011-12. 
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(c) Health 

(i) Infant mortality rate (IMR) to be reduced to 28 
and matemal mortality ratio (MMR) to 1 per 1000 
live births by the end of the Eleventh Plan. 

(ii) Total Fertility Rate to be reduced to 2.1 by the 
end of the Eleventh Plan. 

(iii) Clean drinking water to be available for all by 
2009, ensuring that there are no slip-backs by 
the end of the Eleventh Plan. 

(iv) Malnutrition among children of age group 0-3 to 
be reduced to half Its present level by the end 
of the Eleventh Plan. 

(v) An4'mia among women and girls by to be 
reduced to half its present level by the end of 
the Eleventh Plan. 

(d) Women and Children 

(i) Sex ratio for age group 0-6 to be raised to 935 
by 2011-12 and to 950 by 2016-17. 

(ii) Ensuring that at least 33 percent of the direct 
and indirect beneficiaries of all government 
schemes are women and girl children. 

(iii) To ensure that all children enjoy a safe 
childhood, without any compulsion to worK. 

(e) Infraetructure 

(i) To ensure etectricity connection to all villages 
and BPL households by 2009 and reliable power 
by the end of the Plan. 

(ii) To ensure all weather road connection to ail 
habitations with population 1000 and above (500 
in hilly and tribai areas) by 2009, and ensure 
coverage of all significant habitations by 2015. 

(iii) To connect every village by telephone and 
provide broadband connectivity to all villages by 
2012. 

(iv) To provide homestead sites to all by 2012 and 
step up the pace of house construction for rural 
poor to cover all the poor by 2016-17. 

(1) Environment 

(i) To increase forest and tree cover by 5 
percentage points. 

(ii) To attain WHO standards of air quality In all 
major cities by 2011-12. 

(iii) To treat all urban waste water by 2011-12 to 
clean river waters. 

(iv) To Increase energy efficiency by 20 percentage 
points by 2016-17. 

II. State Specific Target. 

The Eleventh Plan has been formulated In a manner 
whereby 13 of the 27 monitorable national targets have 
been diaaggregated into approaprtate targets for IndividuaJ 
Statel. These are:· 

(a) GDP Growth rate 

(b) Agricultural growth rate 

(c) New worK opportunities 

(d) Poverty ratio 

(e) Drop out rate in elementary achools 

(f) Literacy rate 

(g) Gender gap in literacy rate 

(h) Infant mortality rate (IMR) 

(i) Matemal mortality ratio (MMR) 

(j) Total Fertility Rate (TFR) 

(k) Child malnutrition 

(I) Anemia among women and girls 

(m) Sex-ratio 

Global Monitoring Report of W8 • IMF 

1475. SHRI MADHU GOUD YASKHI: 
SHRI EKNATH MAHADEO GAIKWAD: 
SHRIMATI NIVEDITA MANE: 

Will the PRIME MINISTER be pleased to Illat8: 

(a) whethar as per the Global Monitoring Report of 
the World Bank (WB) and the International Monetary Fund 
(IMF), India is not likely to achieve moat of the targets 
set In respect of MiUennium Development Goals (MDG~ 
by 2015; 
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(b) if so, the details of the Sectors In which targets 
are not likely to be achieved; 

(c) the response of the Government thereto; and 

(d) the steps taken or proposed to be taken by the 
Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF PLANNING (SHRI V. 
NARAYANASAMY): (a) The Global Monitoring Report, 
2008 brought out the World Bank and the International 
Monetary Fund does not specifically mention that India is 
not likely to meet targets set in respect of Millennium 
Development Goals (MDG) by 2015. 

(b) Does not arise. 

(c) and (d) The Government has not drawn any 
separate programme to meet the Millennium Development 
Goals. However, the Millennium Development Goais are 
quite similar to the objectives and targets laid down in 
the Five Year Plans. In fact, some of the targets as 
specified in the Eleventh Five Year Plan relating to poverty 
alleviation, infant mortality, maternal mortality, school 
enrolment, etc. are more ambitious than the ones specified 
in the Millennium Development Goals. To achieve these, 
the Eleventh Five Year Plan has set the groth target for 
the economy at 9% per year for the Pian period (2007-
12) and aims at putting the economy on a sustainable 
growth trajectory with a growth of approximately 10% by 
the end of its period. The objectives of faster and inclusive 
growth in the Eleventh Plan are encapsulated in a set of 
monitorable socio-economic targets in the areas of income 
and poverty, education, health, women and children issues, 
infrastructure and environment. The govemment has been 
implementing a number of programmes which are 
essentially related to MDG goals and targets. For 
alleviating poverty and improving the standard of living of 
the poor, the major schemes and programmes being 
implemented include: (a) National Rural Employment 
Guarantee Act, which provides a legal guarantee of at 
least 100 days of wage employment in a financial year 
to every rural household, poor and non-poor, whoae adult 
members volunteer to do unskilled manual work, 
(b) Swamjayanti Gram Swarozgar Yojana, a holistic 
programme covering all aspects of seH-employment, such 
as organization of rural poor into SeH Help Groups and 

their capacity building, training, planning of activity clusters, 
infrastructure development, financial assistance through 
bank credit and subsidy and marketing support etc. (c) 
Indira Awaas Yojana, which provides assistance for 
construction of dwelling units and upgradatlon of existing 
unserviceabie kutcha houses for the rural familias living 
below the poverty line, (d) Integrated Child Development 
Services, which seeks to provide an integrated package 
of health, nutrition and educational services to children 
up to six years of age, pregnant women and nursing 
mothers, (e) Mid-day Meal Scheme, introduced with a 
view to enhancing enrolment, retention and attendance 
and simultaneously improving nutritional levels among the 
children. Swaran Jayanti Shahri Rozgar Yojana provides 
gainful employment to the urban poor. The targeted Public 
Distribution System provides food grains at reduced prices 
to the poor. The Antyodaya Anna Yojana provides food 
grains to the poorest of the poor families at a highly 
subsidized rate. 

A number of programmes/schemes have been 
launched by different Central Ministries/Departments for 
Social Sector development. For health, National Rural 
Health Mission is being implemented. For education, Sarva 
Shiksha Abhiyan is being implemented. For water supply 
and sanitation, the Accelerated Rural Water Supply 
Programme and Total Sanitation Campaign respectively 
are being implemented. These programmes are being 
implemented in collaboration with the State Govemments. 

/Transllllion} 

New Nuclear Plants 

1476. DR. LAXMINARAYAN PANDEY: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the government proposes to set up eight 
new nuclear plants to fuHII the needs of energy in the 
country; 

(b) if so, the details thereof; 

(c) the estimated cost on setting up of these plants; 
and 

(d) the total quantum of electricity in MWs likely to 
be generated therefonn? 

THE MINISTER OF STATE IN THE PRIME 
MINISTER'S OFFICE AND MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND 
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PENSIONS (SHRI PRITHVIRAJ CHAVAN): <a) Yes, Sir. 
Capacity addition through nuclear power is a part of 

. overall capacity addition programme fro",. all sources. 

(b) Eight indigenous Pressurised Heavy Water 
Reactors <PHWRs) of 700 MWe each are planned to be 
set up on a twin unit basis. 

(c) The estimated cost of setting up these reactors 
is about Rs. 8.5 crore per MWe at 2008 price level. 

(d) A nuclear power capacity of 5600 MWe will be 
added from these reactors. 

{English} 

Supply of Nuolear Fuel Technology 

14n. SHRI B. MAHTAB: 
SHRI MOHAN SINGH: 
SHRI AMITAVA NANDY: 

Will the PRIME MINISTER be pleased to state: 

<a) whether the Govemment proposes to sign any 
agreement with various countries for supply of nuclear 
fuel and technology as reported in the 'Times of India' 
dated 21 September, 2008; 

(b) if so, the details thereof including the terms and 
conditions outlined therein; 

(c) whether the cost-effectiveness of power generation 
has been taken into account; 

(d) if so, the details thereof including the per mega 
watt cost and per unit cost of power which will be 
generated from Nuclear Plants; 

(e) the time by which the Nuclear Plants are likely to 
be installed after Signing of the agreement; and 

(f) if so, the details thereof, State-wise? 

THE MINISTER OF STATE IN THE PRIME 
MINISTER'S OFFICE AND MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND 
PENSIONS (SHRI PRITHVIRAJ CHAVAN): (a) Ves, Sir. 

(b) An agreement for cooperation between the 
Government of India and the Government of USA 
conceming peaceful uses of nuclear energy was signed 

on 10.10.2008. Another agreement between the 
Govemment of the Republic of India and the Government 
of the French Republic on the development of peaceful 
uses of nuclear energy was signed on 30.09.2008. Further, 
an agreement between the Govemment of the Republic 
of India and the Govemment of the Russian Federation 
on Cooperation in the Construction of Additional Nuclear 
Power Plant units at Kudankulam site as well as in the 
construction of Russian designed Nuclear Power Plants 
at new sites in the Republic of India has been initialled 
on 11.02.2008 ant It is expected that the same would be 
signed shortly. 

(c) Ves, Sir. 

(d) Nuclear power from these reactors needs to be 
commercially viable and therefore the cost of generation 
will have to be comparable to other contemporary options 
of electricity generation. All aspects Including cost per 
mega watt and per unit cost of power will be considered 
before commercial agreements are reached. 

(e) it is pianned to commence work In the XI Plan 
and progressively set up reactors from XII Plan onwards. 

(f) The Government has accorded 'in prinCiple' 
approval for new reactors at Kudankulam (Tamilnadu) and 
Jaitapur (Maharashtra). 

Illegal us. of Stem Cells 

1478. SHRI NAND KUMAR SAl: 
SHRI SUGRIB SINGH: 

Will the Minister of HEALTH AND FAMILV WELFARE 
be pleased to state: 

(a) whether illegal use of stem cells in the country 
has come to the notice of the Govemment; 

(b) if so, the details thereof; 

(c) whether the Indian Council of Medical Research 
(ICMR) and the Department of Bio-technology have 
submitted guidelines for use of the same; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY m 
HEALTH AND FAMILV WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) and (b) Ves, Sir. Through various new 
paperslpublicationlweb-news Govt. comes to know aboul 
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illegal use of stem-cells. However, no record of such 
illegal practices is maintained. 

(c) and (d) Indian Council of Medical Research and 
Department of Bio-Technology have jointly prepared 
guidelines for Stem Cell Research and Therapy to help 
scientists and clinicians. The guidelines cover all the 
important issues related to Stem Cell Research and 
Therapy. According to the guidelines, stem cell research 
should be promoted in the country in view of its potential 
for cUnicial use. Research based on stem cells derived 
from adults, bone marrow of fetal cord blood may be 
undertaken after obtaining appropriate informed consent 
and with adequate safety measures. For embryonic stem 
cell research, embroys should not be generated for the 
sole purpose of obtaining stem cells. Only surplus spare 
of supernumerary embryos can be used after obtaining 
infonned consent of both spollses. Such collection of 
empryos should be done only from registered Assisted 
Reproductive Technique (ART) clinics. To safe guard 
national Interests, It is also perceived that stem cell 
research involving international collaboration must be 
undertaken after formal clearance of the national 
government. 

c.... Under Rn Act 

1479. SHRI JASUBHAI DHANABHAI BARAD: 
SHRI G.M. SIDDESWARA: 
SHRI SURAVARAM SUDHAKAR REDDY' 

Will the PRIME MINISTER be pleased to state: 

(a) the total number of applications/cases received 
by the Central Infonnation Commission (CIC) under RTI 
Act. since its inception; 

(b) the total number of cases received from rural 
areas; 

(c) the number of cases which are pending for reply 
and the reasons therefor; 

(d) the total number of cases in which revie.ws have 
been filed; 

(e) the number of cases in which non-compliance of 
CIC orders has been reported; . 

(f) the number of cases in which delay In providing 
information has been reported; 

(g) the number of cases where show cause notice 
for imposition of penalty were issued and financial 
penalties were finally imposed; 

(h) the number of cases in which financial penalty 
was withdrawn after having been Imposed; 

(i) the number of cases that have been disposed of 
without holding any hearing; and 

(j) the effective steps taken by the Government to 
bring down the backlog of pending ca.es and for effective 
implementation of RTI Act? 

THE MINISTER OF STATE IN THE PRIME 
MINISTER'S OFFICE AND MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND 
PENSIONS (SHRI PRITHVIRAJ CHAVAN): (a) Since its 
inception, the Central Information Commission has 
received 24145 complaints and appeals upto 30.09.2008. 

(b) The information is not maintained. 

(c) 8670 cases were pending for disposal as on 
30.09.2008 for reasons like shortage of Information 
Commissioners vis-a-vis the workload. 

(d) and (e) The infonnation is not maintained. 

(f) All cases of appeals and· complaints to the 
Commission involve delay or denial of information. 
Infonnation about number of cases of delay and denial is 
not maintained separately. 

(g) Information about number of .how cause notices 
issued for imposition of penalties is not maintained. 
Penalties have, however, been imposed In 211 cases. 

(h) Seven. 

(i) The information is not maintained. 

(j) Government has recently appointed four more 
Information Commissioners in the Commle8lon with a view 
to step up the disposal of cases as well as for effective 
implementation of RTI Act. 

[Trllnslalionj 

Thorium Baled Energy Projecte 

1480. SHRI HANS RAJ G. AHIR: Will the PRIME 
MINISTER be pleased to state: 
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cal whether the Government is contemplating on 
option of Thorium-based energy projects for self-reliance 
in the field of atomic; energy in future: 

(b) if so, whether the Government has identified the 
Thorium reserves in the country; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE PRIME 
MINISTER'S OFFICE AND MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND 
PENSIONS (SHRI PRITHVIRAJ CHAVAN): (a) Yes, Sir. 

(b) Ves, Sir. 

(c) Atomic Minerals Directorate (or Exploration and 
Research (AMD), a unit under the DAE has established 
10.21 -million tones of Monazite resources in RiverinalTeri 
and Beach sand placer deposits in Kerala, Andhra 
Pradesh, West Bengal, Tamil Nadu, Orissa and Bihar 
States. Monazite resources contains about 9-10% 01 Th02 . 

About 8,07,713 tonnes of thorium can be recovered from 
the said monazite resources which will be used for future 
programmes of DAE. 

(English) 

Cleaning of River. 

1481. SHRI PARSURAM MAJHI: Will the PRIME 
MINISTER be pleased to state: 

(a) the State-wise detailS of the rivers In the country, 
which have become polluted; 

(b) whether any plan has been formulated to clean 
all the polluted rivers during the Eleventh Plan; 

(c) if so, the details thereof alongwith the funds 
earmarked for the purpose; 

(d) whether any foreign financial assistance is being 
provided in this regard; and 

(e) if so, the details thereof alongwith the action taken 
in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) to (c) According to a study conducted by 
the Central Pollution Control Board, a total of 71 polluted 

stretches of rivers have been identified acroas the country. 
The details of these atretches, State-wise are given in 
the enclosed statement. The First River Action Plan i.e. 
the Ganga Action Plan was taken up by the Ministry 01 
Environment & Forests in 1985. Its scope was increased 
to cover all the major rivers of the country in stages and 
the programme was renamed as National River 
Conservation Plan (NRCP) in 1995. At present the 
Centrally Sponsored Scheme 01 NRCP covers 164 towns 
along the identified polluted stretches 01 35 major rivors 
spread over 20 States in the country at an approved 
cost of Rs. 4863.75 crore. The major rivers covared under 
the Plan Include Ganga, Yamuna, Gomti, Damodar & 
Mahananda besides the rivers Satluj, Krishna, Cauveri 
and Godavari. 

The pollution abatement works undertaken under 
NRCP include interception and diversion works to capture 
the raw sewage flowing into the rivers for treatment, 
installation of Sewage Treatment Plants, creation of low 
cost sanitation faciUties. electric/improved wood crematoria, 
River Front Developmont etc. 

The XI Plan allocation for NRCP is Rs. 2100 crore. 
Urban Water Supply and Sanitation is a State subject 
and It is the responsibility of the Stale Govemmentsl 
Urban local Bodies (ULBs) to plan, design, execute, 
operate and maintain water supply and sanitation projects 
including domestic wastewater treotment schemes with 
State Plan funds. The Central Government oilly 
supplements the eHorts of the State Governments in 
creation of civic infrastructure for sewage management 
and dispoal etc. by providing one time grant for copital 
works in identified polluted stretchos. There oro also other 
Central Plants presently in operation under the Union 
Ministry of Urban Development, namely, the Jawaharlal 
Nehru National Urban Renewal Mission (JNNURM) and 
the Urban Infrastructure Development Scheme for Small 
& Medium Towns (UIDSSMT), for supplementing the 
efforts of the State Governments & ULBs for providing 
Additional Central Assistance (ACA) as per guideliMs of 
the schemes. Sewerage & sewage treatment (i.e. dome:.tic 
wastewater treatment) schemes are among the admissibie 
components of these programmes. 

(d) and (e) The Yamuna Action Plan (VAP) Ph::.~e II 
has been started in December, 2004 in the three States 
of U.P., Delhi & Haryana with financial assistance of Yen 
13.33 billion from the Japan Bank for InternatIOnal 
Cooperation. The project has been approved at an 
estimated cost of Rs. 624 erore for implementation in 
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6 towns of Haryana, 8 towns of U.P. and in Delhi. So far at an estimated cost of Rs. 333.6& crol'8l, out of which 
25 pollution abatement schemes have been sanctioned 3 schemes have been completed. 

St.tement 

List 01 7f Polluted Rilltlr Shrllchss 

River Polluted Stretch Critical State 
Parameters 

(in mgll) 

2 3 4 

1. Godavari • Polavararn to DIS of 800-6-12 AncItra Pradesh 
Rajamundary 

2. Nagavalli Nagavalli along Thotapalli 800-6-10 Ardua Pradesh 
.~ 

Regulator 

3. Musi DIS of Hyderabad 800-16-44 Andhr. Pradesh 

4. Kalong Elengabeel System 800-10-70 Assam 

8haralu DIS Guwahali BOD-38 Assam 

6. Yamuna Wazirabad to Okhla BOD-6-n Delhi 

7. Subranrekha Ranchi to DIS of Jamshedpur BOD>6 Jharkhand 

8. Sabarmati Ahmedabad to DIS of Vautha 800·56-504 Gularat 

9. Amlakhadi • Along Ankeshwar 800-138-920, GUjaret 
Ammonia-
117.6-201.60 

10. Shedi Along Kheda 800-6-19 Gularat 

11. Oamanganga Vapi DIS to Conti. with sea 800-9-10 Gujaret 

12. Amblka • 8illimora DIS 8OD-18 Gujarat 

13. Shader. • Jetpur to Ralia 800-33 Gujarat 
(Junagarh) 

14. Khari Lali village, Ahemdabad 800-92-675 GuJarat 

15. Ko/ak Vapi to Patalia. 800-11·35 Gujarat 

16. Par Vapi to Patalia 800·27 Gujarat 

17. Ghaggar Interstate border with Punjab BOO·8-50 Haryana 
to Ottu wier at Sirsa 

18. Yamuna Okhla to Kosi Kalan 800-16 Haryana 

19. MarUnda Kala Amb DIS to Haryana BOD·55 Himachal Pradesh 
Border CoIour·1009 liazen 



773 WIIMrn All6Wllng AGRAHAYANA 19. 1930 (S.kB) ItJ 0utI6IbntI 774 

2 3 .. 
20. Bhadra Male&hwaram to DIS of 800-7.2 Kamataka 

Bhadravathi 

21. Tunga DIS of Shimoga B00>6 Kam.taka 
22. Kali • Along Dandeli Town B0D>6 Kamataka 
23. Tungabhadra Harihar DIS to Hara eahalli Bridge BOD-6-8 K.m.taka 
24. Khan river Indore city to confluence with 800-65·120 M.P. 

Kshipra 

25. KstIipra Uliain to confluence with BOO·8-24) M.P. 
Chambal 

26. Chambel DIS of Nagda B0D-8-24 M.P. 

27. Tapi DIS of Napanagar to BOD>6 M.P 
Burhanpur city 

28. Godavari Nasik to (Aaher) Nandecl EtOD·6-66 Mahar.ahtra 

29. Kalu Atale village to Conll. with Ulhas 800·6-10 Maharalhtra 

30. Ulhas Mohane to Baddapur 800-6-8 Maharuhtra 

31. Weinganga DIS Ashti BOO·6·7 M.hlralhtr. 

32. Panchganga Along Ichalkaranji BOO·7·25 Maharaahtra 

33. Wardha Along Aajura village 800·6-8 Maharashtra 

34. Bhima Pargaon to Confluence with 800-6.5 Maharalhtl'. 
river Dnund 

35. Mula & Mutha DIS PUlle city 800-6.7 M.haruhtr. 

36. Bhatsa DIS of shahpur Industrial 800>6 Mah.rashtr. 
township. 

37. Patalganga Khopoli to Esluraine region 800>6 Mahataahtra 

38. Kundalika Along Roha city BOO>·6-6.5 Maharashtr. 

39. Krishna Dhomdam to Sangli BOD·6·8 Maharashtra 

40. lapi M.P Boraer to Bhusaval 800-&·9 Maharashtra 

41. Girna Malegaon to Confl. with Tapi Boo·6-12 Mah.raehtra 

42. Nlra Along PUlgaon 800·6-21 Mahar.shtra 

43. Kharkhala Near Sulnga Khhen. Jalnba Hills 800·8-10 Moghalaya 

44. Brahman! Panposh DIS to Dharamsala BOD 6-7 Orissa 
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2 3 " 
45. Ib Sundargam to Conll. With Mahanadi 900 8-9 Orissa 

46. Mahanadi Cultack DIS BOD 6-8 Orissa 

47. Kuakhai Along Bubhaneshwar BOD>7 Orissa 

48. Kathjodi Along Cultack BOD 6·12.3 Orissa 

49. Satluj DIS of Ludhiana BOD 8-14.4 Punjab 

50. Beas DIS of Mukorian B00-8.4·2O Punjab 

51. Ghaggar Mubarkpur to Sardulgarh BOO-6.4-50 Punjab 

52. Ghaggar Oltu weir to Hanumangam 900>6 Rajasthan 

53. ChambaJ DIS Kota city 8008-6.4 RIjuthan 

54. Banas/Berach river Udaipur to Chittorgarh BOD>6 Rajasthan 

55. Vaigai Along Madurai B00-7·9 Tamil Nadu 

56. Palar Vaniyambadi BOo>6 Tamil Nadu 

57. Adyar Along Chennai BOo>6 Tamil Nadu 

58. Coovum Along Chennai B0D>6 Tamil Nadu 

59. Tarnbiraparani Papavinasam to Arunuganeri 800·6-13 Tamil Nadu 

60. Noyyal Along coimbatoor. Tirupur. 800>6 Tamil Nadu 
Palyanakotti 

61. Cauvery DIS of Mattur Dam to Erode city 800-6.4·7 Tamil Nadu 

62. Ranicu Along Ranipur BOD-24 Sikkim 

63. Yamuna Kosi Kalan to conll. with BOD-6-37 Uttar Pradesh 
Chambal 

64. Hindon Saharan pur to Confl. with Yamuna 800·9-36 Uttar Pradesh 

65. Western Kali Muzaffar Nagar to 800-21-44 Uttar Pradesh 
Confluence with Hindon 

66. Buri Yamuna Pilkhani to Confluence with Yamauna BOo>6 Uttar Pradesh 

67. Kali Nadi Meerut to Knnnauj B()[).43.135 Uttar Pradesh 
Eastern 

68. Gomti Lucknow to Confluence with BOD 6-8.2 Uttar Pradesh 
Ganga BOD 6.7.6 

69. Ganga KaMauj to Kanpur DIS BOO 6-10 Uttar Pradesh 

70. Ganga Varanasi DIS BOD 6.5'16.5 Uttar Pradesh 

71 .. Damodar Durgapur to Haldia BOD 6.4-32 West Bengal 
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Or .. tlon of Data .... 

1482. SHAI S.K. KHARVENTHAN: Wi!! the Minister 
01 SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) the current status regarding creation of a database 
as envisaged by the Expenditure Finance Committee for 
providing assistance to the Stales; 

(b) the components likely to be included in the 
database: and 

(c) the time by which the database is likely to be 
completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) and (b) Expenditure Finance 
Committee has approved the proposal for creation of State 
and National Register in respect of Driving Licence (DL) 
and Registration Certificate (RC) of Motor Vehicles at an 
estimated cost of Rs. 148 croras. This proposal has also 
been approved by the Hon'ble Minister of Shipping, Road 
Transport & Highways and Hon'ble Finance Minister. This 
will facilitate the Inter-operability of the data relating to 
DL & RC throughout the country. National Informatics 
Centre (NIC) is executing the project. The Ministry has 
requested all the StatesJUT's to firm up their proposal for 
seeking financial assistance from Central Govemment for 
early implementation of the project. 

(c) It has been proposed to complete the project 
during the 11th Plan period. 

launching of Satellites 

1483. SHRIMATI MANEKJ\ GANDHI: 
SHRI ANANTA NAYAK: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the Govemment proposes to put seven 
satellites into geo-synchronous orbit to create a 
comprehensive navigational system for the South Asian 
Region; 

(b) if so, the details thereof including the benefits 
likely to accrue as a result thereof; 

(c) the detaHs of funds iikely to be spent in this 
regard: 

(d) the time by which these satenltes are Hkefy to be 
put into the gao-synchronous orbit; and 

(e) the details of other satellites proposed to be 
launched during 2008-09 and 2OO9-10? 

THE MINISTER OF STATE IN THE PRIME 
MINISTER'S OFFICE AND MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND 
PENSIONS (SHRI PRITHVIRAJ CHAVAN): (a) Yes Sir. 

(b) TIle Indian Space Research Organisation proposes 
to put into orbit an Indian Regional Navigation Satellite 
System (IRNSS) consisting of 3 Geo Synchronous (GSO) 
and 4 Non Geo Synchronous (NGSO) satellites. The 
project has been approved by the Govemment at a total 
cost of Rs. 1420 crores in May 2006. 

IRNSS will provide pOsition, navigation and timing 
service to users in India and adjoining areas on a 
continuous basis. This service will be Indigenous and 
independent of other intemational global navigation satellite 
systems such as GPS. GLONASS, Galileo etc. 

(c) Yes Sir. The Government has sanctioned Rs. 1420 
crores for establishing IRNSS. 

(d) IRNSS system Is expected to be established within 
6 years. 

(e) In 2008-09 and 2009-10 timeframe, Cartosat-2A. 
Chandrayaan, Oceansat, Risat-4, INSAT-4G and GSAT-5 
are proposed to be launched. 

{Translation} 

Compensation for Failure of Sterllutlon Operation 

1484. SHRI SUBHASH MAHARIA: Will the Minister 
of HEALTH AND FAMILY WELFARE be pIea8ed to state: 

(a) the State-wise and hospital-wise number of 
pending cases of compensation due to failure of Family 
Planning: 

(b) the number of children bom State-wise even after 
the vasectomy of husband and tubectomy of wife; and 

(c) the reasons for non-payment of compensation in 
this regard, State-wise including Rajasthan? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
I-AKSHMI): (a) A Statement giving State-wise/Hospital-wise 
cletails of number of pending cases of compellsation for 
f&.4ilure of sterilization under Family Planning Insurance 
Scheme implemented through Oriental Insurance Company 

• for the period 29.11.2005 to 31.12.2007 and period 
01.01.2008 to 31.12.2008 through ICICI Lombard as on 
date is given in the enclosed statement I. 

(b) No such instance of child birth by any woman 
where both husband and wife has undergone sterilization 
has been reported. However, after inception of Family 
Planning Insurance Scheme 750 child births have 
occurred, where one of the parent has undergone 
sterilization operation, as per claim papers filed for 
sterilization failure by various District Health Authorities to 
the insurers mentioned in Part (a). State-wise details are 
given in the enclosed Statement II. 

(c) There were number of deficiencies in the claim 
papers submitted by district health authorities as well the 
claims were submitted to the insurer after the closure of 
the policy with OIC. In spite of three to four 
communications and holding 01 camps at the State Head 
Quarters calling respective District Health Authorities to 

comply the deficinciel the same has not been done so 
far in respect of 295 claim cases. Grace period 'or receipt 0' claims 'or the expired policy with OIC has ended on 
31.03.2008 which was further extended to 30.06.08. OIC 
is still pursuing with respective District Health Authorities 
to comply the deficiencies. 

Out of the 131 claims, pending with ICICI, district 
Health Authorities have wrongly submitted 35 claims to 
ICICI which should have been submitted timely to OIC 
as the failure of sterilization reported to respective 
hospitals is for the policy period of OIC. 17 claims are 
under process for dispatch of cheque. In so far as 79 
remaining pending claims with ICICI Lombard, the State 
Coordinator of the Insurer are in regular touch with the 
District Health authorities for compliance of documents. 
Deficiencies in most of the claims submitted by the District 
Health Authorities are as under:-

1. Copy of the Sterilization Certificate/Consent from 
not attested. 

2. Claim from/Quality Insurance Committee Report 
not in original. 

3. Unattested copy of Sterilization Failure Detection 
Report. 

Statement I 

List of Pending Claims lor Policy Pen"od 29.11.2005 10 31.12.2007 of Orisnl'" InsunlnctJ Company 

51. No. Namo 01 Beneficiary Region/State 

2 3 

1. Hemlata Chhattisgarh 

2. Ashoka Bai Chhattisgarh 

3. Pratibha Bai Chhattisgarh 

4. Suresh Singh Chhattisgarh 

5. Anju Lata Chhattisgarh 

6. Chandrika Bai Chhattisgarh 

7. Antia TIrkey Chhaltlsgarh 

8. Leeia Bai Chhattisgarh 

District 
Hospital 

Health Care 
Centre at 

4 

Durg 

Bilaspur 

Janjgir Champa 

JanjgirChampa 

Janjgir Champa 

Janjgir Chamra 

Raigarh 

Mahasammund 

Date 01 
SteHisation 

5 

19.06.2006 

06.12.06 

11.01.06 

22.09.06 

19.020 

01.09.06 

04.11.06 

03.02.06 

Date of 
Submission 01 

Papers 

6 

18.04.2008 

18.04.2008 

18.04.2008 

18.04.2008 

18.04.2008 

18.04.2008 

18.04.2008 

18.04.2008 
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9. SUIochana Chhlttilgarh Mlhuammund 18.01.06 18.04.2008 

10. SInIoIhI Bai ChhattiBgIrh Rajnand Gaon 11.08.07 18.04.2008 

11. Uma Devi Chhattlegarh Sarguja 05.12.07 18.04.2OOB 

12. Manju Sahu Chhattiagarh Sarguje 13.12.06 18.04.2008 

13. BuantI Bai ChhatIiIgIrh Chattlegarh 08.10.07 18.04.2008 

14. SUrekhl Chhaltllgarh Durg 27.01.06 26.08.2008 

15. KIuIhIIya ChhIttIegarh Sarguja 11.11.06 26.06.2008 

16. Santoehi Sinha Chhattilgarh Durg 27.01.06 26.06.2008 

17. Laxml ChhattiBgIrh Durg 10.01.06 26.06.2008 

18. CMra Rekha Chhattilgarh Durg 19.12.05 26.06.2008 

19. K ..... Bai Chhattilgarh Durg 30.01.06 26.06.2008 

20. BettIe Madya Chhlttilgarh Bular 05.03.08 26.06.2008 

2" NlrmaIa ChhattiIgarh Janjgir Champa 18.09.06 26.06.2008 

22. PunniBai Chhattilgar Mahaummund 13.02.06 26.06.2008 

23. Seema DevI Chhattiagarh Mahuamund 21.11.06 211.06.2008 

24. Saknun Bibi Chhaltiagarh Sarguja 24.12.05 26.06.2008 

25. Mahadev Madhya Chhattisgarh Sarguja 05.03.2006 211.06.2008 

26. Ba8anti Bel Chhattilgarh Durg 27.01.06 26.08.2008 

27. Urmila Bai . ChhattiIgarh Rajnandgur 29.12.05 26.06.2008 

28. brat Chhattilglrh Butar 05.03.06 211.06.2008 

29. Lalita Bai ChhatIiIgarh Sarguja 05.01.07 26.06.2008 

30. RohinI Roee ChhattiIgarh Durg 28.12.08 26.06.2008 

31. Ra4lika Sai Chhattilgarh Durg 21.12.06 26.06.2008 

32. Kumari Bei ChhattiagIrtI Durg 9.2.2007 26.06.2008 

33. Radhika Bel Chhltli8garh Durg 09.02.07 28.06.2008 

34. Gayatri Pravin Chhattiegarh Durg 02.05.06 26.06.2008 

35. Morga Bei ChhatIiIgaIh Durg 07.09.07 26.06.2008 

36. Sadhna Sai Chhatlilgartl Durg 20.02.07 26.06.2008 

37. Shakur"UIa Sharma Chhatlilgartl Janjgir ChampI 10.01.07 26.06.2008 
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38. Mangneen Sai ChhaHisgarh Durg 21.12.06 26.08.2008 

39. Amba Sai Chhattisgarh Durg 19.03.07 28.06.2008 

4l) Amba Sai Cllhallisgarh Durg 19.03.07 26.06.2008 

41. Man Sal Chhattisgarh Mahasammund 07.09.06 05.07.2008 

42. Laxvanteer Sai Chhattisgarh Mahasammund 16.02.06 05.07.2008 

43. AllIlya Sai Chhattisgarh Durg 23.03.06 24.07.2007 

44. Bedu Bai Chhattisgarh Durg 23.01.06 24.07.2007 

45. Mohin Goa Goa 16.02.06 05.07.2008 

46. Kailash Ben GUiara! Himma!nagar 24.02.06 01.07.2008 

47. Pu~iben Guiara! Bharuch 03.12.2005 01.01.2008 

48. Varsha Ben Guiara! Bhav nagar 28.11.2007 01.07.2008 

49 Ayasha Bano Guiara! Godhara 06.03.2007 01.07.2008 

50 Bham Ben Guiara! Palanpur '22.02.07 01.07.2008 

51. Glta Ben Guiara! Amreli 20.04.06 01.07.2008 

52. Satyajit Shil Guiara! Jamnagar 21.02.2007 01.07.2008 

53. Sunil Kumar Guiara! Kutch 21.02.07 05.07.2006 

54. Tarsem Singh Guiara! Jam Nagar 21.02.07 05.07.2008 

55. Ratensh Kr Singh Guiara! Jam Nagar 21.02.07 05.07.08 

56. Vivekanand Guiara! Jam Nagar 21.02.07 05.07.08 

57. o A Kulkarni <.Jujara! Jam Nagar 21.02.07 05.07.08 

58. Rajiv Nath Jha Gujara! Jam Nagar 21.02.2007 05.07.2008 

59. A A Amrite Gujarat Jam Nagar 21.02.07 05.07.08 

60. Shri Krishna Gujara! Jam Nagar 21.02.07 0507.08 

61. Kanchan Dev! Himachal Pradesh Una 27.12.05 01.07.08 

62. Seema Devi Himachal Pradesh Una 23.02.2007 01.07 08 

63. Gopal liimachal Pradesh Lahaul Spiti 20.06.06 02.07.08 

64. Orllall HImachal Pradesh Una 22.09.2006 02.07.08 

65. Suman Himachal 'Pradesh Kalka 28.09.06 02;07.08 

66. Suman Himachal Pradesh Kalka 09.02.06 02.07.08 
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67. Suni&a Himachal Pradesh Kdca 12.01.06 02.07.08 
68. ~ Himachal Pradesh Kdca 18.10.06 02.07.08 
69. Bindu HR Panc:hIcuIa 26.05.06 01.07.08 
70. SarvaBhanu Jammu and Kashmir AnInInag 22.02.07 OtlJ7.08 
71. Than Singh Maharuhlra GondiI 28.02.07 OU7.08 

72. Vanila Krishna Maharasiltra Nagpur 11.0&.07 01.07.08 

73. Kanta Bai Maharuhva Seed 17.06.08 OU7.08 

74. N.T. Sahdeo Maharaahtra Satara 22.06.05 01.07.08 

75. Gaeta BIi Maharuhlra JaIgaon 05.12.07 05.07.08 

76. Vijay Gupta Maharashlra Mumbai 'lJ .07.06 05.07.08 

n. Bhe~ Moti Ram Maharashtra Mumbai 02.04.07 05.07.01 

78. Anuradha Maharashtra AkoIa 19.01.07 05.07.01 

79. Meene Ramdas Mahaluhlra Ahmednagar 18.02.07 05.07.08 

so. J.S. Dhinkar Maharashtra Amravali 04.12.07 06.07.08 

81. Chandelprabha Madhya Pradesh Taekamgarh 28.12.06 17.04.08 

82. Rekha Madhya Pradesh SicIhi 18.01.07 18.04.08 

83. SAiYprasad Madhya Pradesh Sivni 12.12.07 18.04.01 

84. Chhayya Madhya Pradesh Khargaun 28.03.07 18.04.08 

85. Suilma Lodhi Madhya Pradesh ~at 17.12.06 14.08.08 

86. NM Thakre .Madhya Pradesh Balaghal 03.04.06 14.oe.08 

87. Raj t(umar Madhya PradeSh Sivani 24.02.06 14.0&.08 

88. RlIan SIngh Madhya Pradesh Siddi 05.02.06 14.06.08 

89. SIntoIhi Madhya Pradesh ShahdoI 21.01.06 14.06.08 

90. V_lal Madhya Pradesh Shahdol 08.12.06 14.06.08 

91. SII'IIIa Bai Madhya Pradesh Sehore 28.11.06 14.06.08 

92. ScmIa . .,i Madhya Pradesh SeIlore 14.12.05 14.06.08 

93. RadlwKewat Madhya Pradesh SIhore 14.02.06 14.06.08 

94. SIAtoIii Madhya PradeSh Sehore 21.01.06 21.01.08 

95. SorIMI Sai Madhya Pradeah Katni 14.12.05 21.08.08 
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96. Phool Bai Madhya Pradesh Panna 27.11.06 21.08.08 

97. Shanker lal Madhya Pradesh Balaghal 16.12.05 21.08.08 

98. Ramkumar Madhya Pradesh Panna 24.12.06 26.08.08 

99. Ramjiwan Gupla Madhya Pradesh Siddi 14.12.06 28.06.08 

100. Mamla Rawal Madhya Pradesh Murena 22.12.06 28.06.08 

101. Krishna Bai Madhya Pradesh Raisen 24.12.06 28.06.08 

102. Ramo Bai Madhya Pradesh Raisen 28.12.06 28.06.08 

103. Parwali Bal Madhya Pradesh Dindori 11.12.06 28.08.08 

104. Ram Bal Madhya Pradesh Raisen 07.12.06 28.06.08 

105. Salish Madhya Pradesh Shahjahanpur 09.12.05 28.06.08 

106. Monica Madhya Pradesh Badwan! 21.01.06 28.06.08 

107. Maya Baj Madhya Pradesh Narsinghpur 05.12.05 28.OS.il8 

108. Promila Bai Madhya Pradesh Dhamtari 29.06.06 28.06.08 

109. Naru Madhya Pradesh Mandsor 18.11.06 26.08.08 

110. Yashoda Bai Madhya Pradesh Guna 23.01.06 26.06.08 

111. Pin1a Bal Madhya Pradesh Raisen 21.12.06 26.06.08 

112. Samatlya Madhya Pradesh Raisen 12.07.07 26.06.08 

113. Gom!i Bai Madhya Pradesh Bhopal 04.01.07 26.06.08 

114. Akila Bal Madhya Pradesh Sehore 20.12.07 28.0&.08 

115. Ak~a Bai Madhya Pradesh Sehore 20.12.07 26.il8.08 

116. Sanjula Madhya Pradesh Badwanl 06.07.08 28.08.08 

117. Sunder Bai Madhya Pradesh Harda 31.01.08 28.08.08 

118. Bhujram Madhya Pradesh Harda 11.01.08 28.08.08 

119. Saventi Bai Madhya Pradesh Harda 21.01.06 29.08.08 

120. Ranga Madhya Pradesh Badwanl 16.02.08 28.08.08 

121. PramUs Bai Madhya Pradesh Badwanl 03.08.06 28.0&.01 

122. GuJab Bal Madhya Pradesh VIdisha 08.12.06 •• 08.08 

123. Suman Madhya Pradesh PInna 25.12.08 28.06.08 

124. Rekha Soni Madhya Pradesh Sivni 13.12.06 •• 08.08 
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125: Babita Madhya Pradesh Harda 31.12.08 28.08.08 

126. Nabu 811i Madhya Pradesh Harda 30.01.07 28.06.08 

127. Sunha Madhya Pradesh Badwani 22.12.06 28.06.08 

128. Amravali Madhya Pradesh Harda 02.01.07 28.06.08 

129. Krishna Madhya Pradesh Raisen 21.12.06 28.06.08 

130. Suraj Bai Madhya Pradesh Khargon 27.01.07 28.06.08 

131. Mohd Atlk Madhya Pradesh Khargon 29.01.06 28.08.08 

132. Savilri Bai Madhya Pradah Rajgarh 17.12.06 21.08.08 

133. Gavind Madhya Pradesh Khargon 29.01.08 28.06.08 

134. SiVa Bati Madhya Pradesh Gwalior 15.12.05 28.08.08 

135. Vanda Bai Madhya Pradesh Slvni 28.12.06 28.08.08 . 

136. Bhupendra Madhya Pradesh Siddi 21.01.06 28.06.08 

137. Ik~1 Khan Madhya Pradesh Shahjahanpur 10.12.05 28.06.Q8 

138. Hakki Bai Madhya Pradesh Panna 27.11.06 28.06.08 

139. Nirmal Bai Madhya Pradesh Sehore 28.11.06 28.06.08 

140. Ganga Bai Madhya Pradesh Sehere 03.02.06 28.08.08 

141. Milhila Madhya Pradesh Chhatarpur 23.12.05 28.06.08 

142. Suresh Chander Jain Madhya Pradesh Neemuch 13.11.06 28.06.08 

143. Ratan Bai Madhya Pradesh Rajgarh 17.12.06 28.06.08 

144. Nirmala Devi Madhya Pradesh Slvni 27.12.05 28.08.08 

145. Usha Bai Madhya Pradesh Balaghal 16.02.06 28.06.08 

146. Indira Maheshwari Madhya Pradesh BaIaghat 19.01.06 28.06.08 

147. Mamta Dhakad Madhya Pradesh Gwalior 20.03.06 28.08.08 

148. Rewati Bai Madhya Pradesh Sagar 07.12.06 28.08.08 

149. Many Bai Madhya Pradesh Seher. 06.12.08 28.08.08 

150. Susheeia 8ai Madhya Pradesh Rajgarh 16.12.06 28.08.08 

151. Ganga Ram Madhya Pradesh Ashoknagar 06.12.08 28.08.08 

152. Sangeeta Madhya Pradesh RaJsan 17.01.07 28.08.oe 

153. Usha Bai Madhya Pradesh Ralsen 04.~.05 28.08.08 
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154. Mamta Mishra Madhya Pradosh Bhopal 27.02.06 28.06.08 

155. Prem Das Madhya Pradesh Mandsor 17.11.06 28.06.08 

156. Sheela Bal Madhya Pradesh Panna 28.01.06 28.06.08 

157. Kali Bai Madhya Pradesh Rajgarh 09.12.06 28.06.08 

158. Jyoti Bai Madhya Pradesh Dindori 21.11.07 28.06.08 

159. Us,la bai Madhya Pradesh Bhopal 16.02.06 01JJ7.08 

160. Chinta Bai Madhya P(8deah Sehore 13.12.OS 01.07.08 

161. Indira Madhya Pradesh Raisen 16.1U16 01.07.08 

162. Simran Madhya Pradesh Bhopal 26.01.06 01.07.08 

163. Ram Pyari Madhya Pradesh Vldisha 22.12.06 01.07.08 

164. Mohan Bai Madhya Pradesh Vidlaha 22.12.06 01.07.08 

165. Chholi Bai Madhya Pradesh Railen 21.12.06 01.07.08 
" 166. Gomali Bal Madhya Pradesh Bhopal 04.01.07 01.07.08 

167. Jyoli Bai Madhya Pradesh Dindori 31.01.07 01.07.08 

168. Sanno Bai Madhya Pradesh Raisen 22.01.07 01.07.08 

169. Kamlll Madhya Pradesh GwaUor 01.09.07 01.07.08 

170. VImla Bai Madhya Pradesh Vidisha 01.012.06 01.07.08 

171. Kamla Singh Madhya Pradesh Sahora 07.12.05 01.07.08 

172. Balram Sen Madhya Pradesh Kalm 01.06.06 01.07.08 

173. Narbada Madhya Pradesh Vidisha 09.12.05 01.07.08 

174. Basanti Bai Madhya Pradesh Hoshangabad 16.01.06 02.07.08 
I 

175. Gauri Shankar Madhya Pradesh Hoshangabad 24.01.07 02.07.08 

176. Baijanti Bai Madhya Pradesh Hoshangabad 21.12.06 02.07.08 

177. Bhagwati Bai Madhya Pradesh Hoshangabad 04.01.07 O2JJ7.08 

178. Rukmani Bal Madhya Pradesh Hoshangabad 11.12.06 02.07.08 

179. DIddu Madhya Pradesh Hoshangabad 26.01.07 02.07.08 

180. Sml VlPSliya Bai Madhya Pradesh Hoahangabad 23.11.06 02.07.08 

181. Savill Madhya Pradesh Hoshangabad 07.12.06 02.07.08 

182. Pram Bai Madhya Pradesh Ho8hIngabad 07.12.06 02.07.08 
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183. Alka Madhya Pradesh Hoshangabad 04.01.07 02.07.08 

184. Lala Sai Madhya Pradesh Sivni 29.03.06 05.07.08 

185. Ralkumari Madhya Pradesh Panna 12.12.05 05.07.08 

186. Shuri Sai Madhya Pradesh Guna 25.01.06 05.07.08 

187. Pan Sai Madhya Pradesh Rajgarh 22.12.06 05.07.08 

188. Shambhu Prasad Madhya Pradesh Katni 01.12.06 05.07.08 • 

189. Radha Iqbalia Madhya Pradesh Ujjain 15.06.07 05.07.~ 

190. Ra;kaHi M:ldhya Pradesh Panna 18.12.06 OS.O_ 

191. Hakkan Sai Madhya Pradesh Panna 04.12.06 05.07;08 

192. N8eta Madhya Pradesh Panna 20.12.06 05.07.08 

1113. Vinita 08\li UUar Pradesh Sitapur 01.12.06 OS.07.08 

194. Sarola Devi Uttar Pradesh Varansi 29.12.06 17.04.08 

195. Smt Anuradha Gupta Uttar Pradesh Vilransi 15.01.07 17.04.08 

196. Savils Devi Ultar Pradesh Varansi 04.12.06 17.04.08 

197. Arun Kumar Uttar Pradesh Ghaziabad 12.01.07 18.04.08 

198. Jaibhunisha Uttar Pradesh Bareilly 02.02.06 18.04.08 

199. Kamla Devi Uttar Pradesh Sultanpur 2O.12.OS 18.04.08 

200. Sila Devi Ultar Pradesh Barailly 09.12.05 18.04.08 

201. Asmabiga Fudhin Uttar Pradesh Sareilly 06.07.07 11.04.08 

202. Anita Devi Uttar Pradesh SareiUy 10.01.06 18.04.08 

203. Shatya Devi Uttar Pradesh Gazlpur 02.01.06 18.04.08 

204. Urmila Devi Uttar Pradesh Aligarh 24.12.05 18.04.08 

205. Gulbahar Ultar Pradesh Etah 12.12.05 18.04.oe 

206. Babita Ultar Pradesh Aligarh 24.11.06 18.04.01 

207. Ashok Kumar Uttar Pradesh Aligarh 16.12.OS 14.08.08 

208. Sona Delli Uttar Pradesh Chrtrakut 24.11.06 24.08.08 

209. Bhagwan Delli Uttar Pradesh Saraily 28.01.06 25.08.08 

210. Nagina Uttar Pradesh Kashiram Nagar 22.01.07 25.08.08 

211. MHnIl Devi Uttar Pradesh Kashiram Nagar 22.12.06 25.0&.08 
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212. Shahjahan Ultar Pradesh Kashiram Nagar 10,12.06 25.06.08 

213, Sunila DaYi Uttar Pradesh Kashlram Nagar 12.12.06 25.08.08 

214. Prabha Ultar Pradesh Urai 19,12.06 25.06.08 

215. Sushila Uttar Pradesh Mathura 08,12.06 25.06.08 

216, Sukhdeyj Ultar Pradesh Kashiram Nagar 09.02.07 25.06.08 

217. Kirnn Uttar Pradesh Lucknow 19,12,0 25.06.08 

218, Gudia Ullar Pradesh Mathura 10.12.05 25.08.08 

219, Guta Ultar Pradesh Mathura 27.10.08 25.06,08 

220. Sundari Devl Ultar Pradesh Bijnour 14.01.08 25.06.08 

221, Usha Devi Uttar Pradesh Elah 27.11.06 25.06.08 

222, Shakunlala Uhar Pradesh Hathras 13.06.08 25.06.08 

223, Arun Kumar Uttar Pradesh Ghaziabad 28.01.06 25.06.08 

224, Sarvesh Uttar Pradesh Bijnour 22.12.OS 25.06.08 

225, Sunita ~Jttar Pradesh Kanpur-Dahat 16.02.06 25.06.08 

226, SUM,"a DeYi Uttar Pradesh Muradabad 06.11.06 25.06.08 

227, Nemvati Uttar Pradesh Lakhimpur Khan 24.01.06 25,06,08 

228, AnafkIII Ullar Pradesh Elah 29,12.05 25.06.08 

229. Rampy.ri Uttar Pradesh Lakhimpur Khari 28.01.06 25.06.08 

230, Sushila Oevi Uttar Pradesh Lakhimpur Khari 10.02.06 25.06,08 

231, Chandt'avali Ullar Pradesh Lakhimpur Khari 23,03.06 25.06,08 

232, Pomam Devi IJllar Pradesh Lakhimpur Khan 14,02.06 25.06,08 

233. Rekha Mishra Ullar Pradesh Lakhimpur Khan OS.OI,06 25.06,06 

234. Kamla Bal Uttar Pradesh Mathura 07.11.06 25.06.08 

235, Manju Uttar Pradesh Unnao 09,01,06 25.06.08 

236, GuctliOevi Uttar Pradesh Lakhimpur Khari 03,02,06 25.06.08 

237, Jankl Dev. Ullar Pradesh Lakhimpur Khan 21,02,06 25,06.08 

238. Radha Ultar Pradesh Hathras 02.12.06 26.06,08 

239, Reshma Uttar Pradesh Lucknow 07,05.07 26.06.08 

240, Pooran Oevi Uttar Pradesh Elah 12.12.06 26.06.08 
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241. Kanti Devi UHar Pradesh Etah 29.12.06 26.06.08 

242. Ka-nielh Kumari Uttar Pradesh Etah 18.12.06 26.06.08 

243. Seema Uttar Pradesh Lakhimpur Khari 18.01.06 26.06.08 

244. Meer Devi Uttar Pradesh Lakhimpur Kheri 21.12.06 26.06.08 

245. Sltara UHar Pradesh Aligarh 07.12.06 26.06.08 

246. Sharda Devi UHar Pradesh Moradabad 17.04.06 26.08.08 

247. BaJa Devi Uttar 'ltradesh Bijnour 21.01.06 26.08.08 

-
248. Meara Bai Uttar Pradesh Lucknow 07.02.06 28.06.08 

249. Pooran Oevi Uttar Pradesh Etah 22.12.06 01.07.08 
"-

250. Suman Uttar Pradesh Etah 01.06.07 01.07.08 

251. Laxmi Bai Uttar Pradesh Bareily 28.01.06 01.07.08 

252. Radha Devi Uttar Pradesh Bareily 21.03.06 05.07.08 

253. Nanhi Devi Uttar Pradesh Bareily 07.11.06 05.07.08 

254. Sheela Devi Uttar Pradesh Janunpur 27.01.06 05.07.08 

255. Anila Devi Uttar Pradesh Kaushambhi 09.02.07 05.07.08 

256. Velawali Uttar Pradesh Bareilly 19.12.06 05.07.08 

257. Amini Uttar Pradesh Moradabad 16.02.07 05.07.08 

258. lahrat Llttar Pradesh Bahrakh 04.12.06 05.07.08 

259. Nirmala Uttar Pradesh Sitapur 05.12.06 27.08.08 

260. AlIla Oevi Uttar Pradesh Sitapur 19.01.07 27.08.08 

261. Shaahikala Uttar Pradesh Sitapur 19.04.07 27.08.08 

263. Nirmala Uttar Pradesh Sitapur 19.10.07 '[1.08.08 

264. Sml Ranna Uttar Pradesh SltapUr 14.02.06 '[1.08.08 

265. Kiran UHar Pradesh Sitapur 19.12.06 11.08.08 

266. Vijay Laxmi UHar Pradesh Sitapur 13.12.06 27.08.08 

267. PhooI Bai Uttar Pradesh Sitapur 12,09.08 

268. Sheela Devi Uttar Pradesh Sitapur 22.12.06 03.10.08 
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269. Ganga Shree Uttar Pradesh S~apur 29.12.06 03.10.08 

270. Gopal Singh Uttaranchal Almora 28.11.06 01.07.08 

271. Pavilra Deyi Ullaranchal Tehrigarhwal 26.10.06 01.07.08 

272. Pushpa Deyi UIIaranchal Tehrigarhwal 10.01.06 01.07.08 

273. Inder DeYi Ultaranchal Almora 01.12.06 01.07.08 

274. Sushll Kumar Utlaranchal Haridwar 22.06.06 01.07.08 
, 

275. Bhagwati Devi Utlaranchal Tehrigarhwal 21.02.06 01.07.08 

276. Rekha Devi Ullaranchal Therigarhwal 20.12.05 01.07.08 

277. Gulabi Devi IJIlaranchal Pohri Garhwal 29.01.07 01.07.08 

278. Sunila Devi Ullaranchal Tehrigarhwal 22.12.06 01.07.08 

279. Kaml. Devi UIIaranchal A1mora 03.12.06 01.07.08 

280. Anand Singh UI\aranchal A1mora 29.11.06 01.07.08 

281. Deena Deyi Ullaranchal Tehrigarhwal 29.11.06 01.07.08 

282. Radha Devi Ullaranchal Pohri Garhwal 18.12.06 01.07.08 

283. Sanloshi Deyi Utlaranchal Dehradun 27.01.07 01.07.08 

284. Payilra Deyi Uttaranchal Pohri Garhwal 20.12.06 01.07.08 

285. Jyoli Devi Utlaranchal Pohri Garhwal 16.01.07 01.07.08 

286. Babli Devi Ullaranchal Pohri Garhwal 30.11.06 01.07.08 

287. Meana Devi Ultaranchal Pohri Garhwal 24.01.07 01.07.08 

288. Sumitra Devi Utlaranchal Pohri Garhwal 19.12.05 02.07.08 

289. Kranli Deyi Ullaranchal Pohri Garhwal 12.01.06 02.07.08 

290. Roshani Devi IJllaranchal Pohri Garhwal 28.10.06 02.07.08 

291. Shakuntla Devi Uttaranchal Pohri Garhwal 10.12.05 02.07.08 

292. Anita DeYi Ultaranchal Pohri Garhwal 30.01.06 02.07.08 

293. KamIa Devi Utlaranchal Pohn Garhwal 21.12.05 02.07.08 

294. Gyalri Devl Ultaranchal Pohri Garhwal 02.12.05 02.07.08 

295. AnjaIa Devi Uttaranchal Dehradun 02.12.07 OS.07.08 
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SI.No. 

1. 

2 

3 

4 

5 

6 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

W~n AnsWflIS AGRAHAYANA 19. 1930 (s..t.) 

Stlltem."t IB 

State/Hospital-wise list 01 Pending Claims with ICICI LombalTi for /he Peliod 01.01.2008 to 
Till Date as Reponed by ICICI LomINIlfI 

State Hospital Name Total 

2 

Chhattisgarh 

Haryana 

Himachal Pradesh 

Jammu 

Jharkhand 

Madhya Pradesh 

Maharashtra 

3 

Distt. Hospital Rajnandgaon 

LIT Camp at CHC A Cwoaky. Rajnandgaon 

Block Govt. Hospital 

Distt Gov!. Hospital 

Distt. Gov!. Hospital 

Distt Govt Hospital 

General Hospital Hisar 

CHC Assandh 

Civil Hospital Bhiwani 

FPAI Yamuna Nagar 

Not Available 

PHC Narnaul 

General Hospital Narnaul 

Civil Hospital. Rohtak 

DDU Hospital Shimla 

PHC Pallanwala 

Sadar Hospital 

CHC Barghat Seoni 

Govt. Hospital. Keotan CHC Keotari 

CHC Kurai 

NA 

Distt. Hospital Seni 

Jai Prakash Hospital. Bhopal 

Gov!. Hospital Barghat 

Aaoli Campt Maternity Home 

4 

2 

1 

2 

1 

2 

4 

1 

2 

1 

1 

2 

802 
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26. Raoli Camp Maternity Home 

27 Raoli Camp Maternity Home 

28. Mizoram Civil Hospital Aizawl 

29. Suangpui PHC Mizoram 

30. Lalengmawia Hmar/Civil Hospital Aizawl 

31. New Delhi ESI Hospital 

32. Orissa PHC Mandesanl 

33. Distt Hospital 

34. PHCBramhapura 

35. CHC Ragunathpur 

36. CHC NIAll 2 

37. Jayadev Meher/CHC Khariar Road 

38. Rajasthan Devender Sawarnkar 

39. CHC Rampura 

40. CHC Sultanpur 

41. CHC Bassi Jaipur 

42. CHC 

43. CHC San god 

44. CHC Ramganjmandi 4 

45. Manohar Maternity & Nursing Home, 
Nathdwara Road Kankroli-313324 

46. Primary Health Centre, Shivpur 2 

47. Govt. Hospital, Gangapur City, 5 

48. Not Available 2 

49. Distt. Govt. Hospital 

50. CHC Suratgarh 

51. Distt. Govt. Hospital Baul Narwah , 
52. General Hospital Namaul 
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53. PHC Karda 2 

54. Sltcklm Chinta Mani ShannalStnm Hospital, Gangtok 

55. Uttar Pradesh Primary Health Centre, Barsana, Mathura 

56. CHC Zamaria Distt. Hoapital 

57. PHC Barauli Ahlr 2 

58. Mohan Lal Guatam Hospital Allgarh 2 

59. CHC Maccharehr, Sltapur 10 

60 CHC Mishrikh 2 

61. PHC Akola 

62. Distt Hospital 

63. PHC Shamshabad 

64. PHC Fatehpur Sikan 

65. PHC 3 

66. PHC 

67. PHC Salyan 

68. MLB Medical College Jhansi 

69. Primary Health Central Basti 

70. CHC Awalkhera 

71. Distt Hospital Meerut 

72. Primary Health Centre, Mat 

73. PHC 

74. PHC Eturwdpur Agra 

75. CHC, Mathura 

76. Primary Health Centre, Mat 

77. P P C Kosi Kala, Mathura 

78. Uttaranchal CHC Vikas Nagar 

Distt Hospital, Gopeshwar 2 
79 

80. MS J B Panth Hospital Nainltal 

81. CHC Doiwala D. Dun. 
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82. 

83. 

84. 

B5. 

86. 

87. 

BB. 

B9. 

90. 

91. 

92. 

93. 

94. 

SI.No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

2 

West Bengal 

DECEMBER 10, 2008 

3 

Distt Govt. Hospital Gopeshvar 

G H Tehri Garhwal 

Distt Govt. Hospital Gopeshva, 

Doon Hospital, Dehredun 

Distt Hospital Dehradun 

PPC Vikas Nagar 

PHC Naugoan 

Primary Health Centre, Bhatwedl, Uttarkaahi 

Addl. Primary Health Centre, Charnoll 

Distt. Health centre, Chamoli 

Lady Duffirin Victoria Hospital 

Lady Duffirin Victoria Hospital 

State trainer dept. health & F. W. Govt Hospital 

Total 

St.tement 1/ 

4 

1 

1 

1 

1 

1 

3 

1 

1 

2 

131 

Detlli/S of Child Sinh IIher Sterilizlltion Failure (Mllltl/FemaJe) lIS RtIpOl1fId by InslllWfB 

State Steril stateion Failure Total Births 

Male Female Both 

2 3 4 6 6 

Bihar 0 0 0 0 

Chhattisgarh 11 33 0 44 

Goa 0 0 0 0 

Gujarat 2 0 3 

Himachal Pradesh 0 0 0 

Haryana 0 4 0 4 

Jammu and Kashmir 0 0 0 0 

Maharashtra 4 5 0 9 

Madhya Pradesh 57 222 0 279 
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10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

28. 

29. 

2 

Uttar Pradesh 

Uttarakhand 

Arunachal Pradesh 

Mizoram 

Orlua 

West Bengal 

Aeeam 

Deihl 

Jhar1<hand 

Punjab 

Karnataka 

Kerala 

Puducherry 

Meghalaya 

Trlpura 

Nagaland 

Manlpur 

Andhra Pradesh 

Tamil Nadu 

Rajasthan 

Total 

/Engllsh} 

3 

48 

5 

1 

o 
o 

2 

o 

5 

o 

o 
o 
o 
o 
3 

8 

28 

Review of HUlMn Organ Trllnaplantatlon Act. 19M 

1485. SHRI ADHALRAO PATIL SHIVAJIRAO: WIll tIw 
Minister of HEALTH AND FAMILY WELFARE be pIeued 
to state: 

(a) whether the Gov.nment pIOpoeea to remove eye 
donation from the purview of the Human Organ 
Transplantation Act, 1994 as reported in 'The Hindu' dated 
10 September, 2008; and 

4 

121 

14 

o 
2 

3 

o 
3 

19 

o 

3 

o 
o 
o 

o 
4 

33 

102 

573 

5 

o 

o 
o 
o 
o 
o 
o 

o 
o 

o 

o 
o 
o 
o 
o 

o 

o 

o 

6 

169 

19 

2 

3 

5 

o 
4 

24 

o 
4 

o 
o 
o 
o 
7 

41 

130 

750 

(b) H 80, the details thereof and H not the reuona 
therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEAlTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): Ca) and Cb) There 18 no proposal under 
conaIderatIon of the Govemment to exclude eye donation 
from the provisions of Transplantation of Human Organs 
Act, 1994. 

8eItIng up Hue..... fIlM! In North-Eaet Region 

1486. SHRIMATI JAYAPRADA: Will the PRIME 
MINISTER be pleased to state: 
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(a) whether the Government has constituted a 
Committee to study the technoeconomlc feasibility of 
setting up a nuclear plant In the Northeast Region; 

(b). if so, the details of the recommendations made 
by this committee; 

(c) whether the safety and security aspects required 
in respect of these plants have been adequately 
addressed to; and 

(d) If so, the details thereof? 

THE MINISTER OF STATE IN THE PRIME 
MINISTER'S OFFICE AND MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND 
PENSIONS (SHRI PRITHVIRAJ CHAVAN): (a) to (d) A 
Study Group has been constituted to explore the possibility 
of setting up a nuclear power reactor in Meghalaya/North 
East Region. This Is essentially to evaluate a site and 
check the suitability of current deSigns of nuclear power 
reactors. Response of Government of Meghalaya Is 
awaited for interaction in this regard. 

Mining of Minerai. In Forest Land 

1487. SHRI MAHAVIR BHAGORA: 
SHRI CHANDRABHAN SINGH: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the Govemment proposes to allow mining 
of mineral reserves located in the forest land of the 
country under the Forest (Conservation) Act, 1980; 

(b) if so, the details thereof; and 

(c) the time by which the approval is likely to be 
given by the Govemment In the matter? 

THE MINIST~R OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI S. REGUPATHV): 
(a) to (c) Mining of mi"ral resources located in the forest 
land of the country has been a continuing activity after 
obtaining approval under the forest (Con .. rvatlon) Act, 
1980. So far, 1548 proposals have been accorded 
approval diverting about 1,15,618 ha of forest land in 23 
States In the country as per the rules and guideNnes 
framed under the Act. The details of such approvals are 
annexed at enclosed Statement. 

Andaman and Nicobar Islands 

Andhra Pradesh 

Arunachal Pradesh 

Assam 

Bihar 

Chandlgarh 

Chhattisgarh 

Dadar and Nagar Haveli 

Daman and Diu 

Delhi 

Goa 

Gujarat 

Haryana 

Himachal Pradesh 

Jammu and Kashmir 

Jharkhand 

Kamataka 

Keraia 

Lakshdweep 

Madhya Pradesh 

Maharuhtra 

Manipur 

Mizoram 

Nagaland 

Orissa 

2 

8 

185 

12 

72 

10 

o 
111 

o 
o 
o 

4S 

54 

o 
49 

o 
103 

182 

o 
157 

127 

o 
o 
o 
o 

155 

3 

19.59 

18,178.55 

59.825 

152.201 

418.174 

o 
21,421.42 

o 
o 
o 

1,484.02 

9,868.41 

o 
1,652.35 

o 
9,501.26 

11,046.21 

29.196 

o 
11,970.08 

3,638.29 

o 
o 
o 
o 

18,075.71 

812 
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2 3 

Puducherry o 
Punjab 

Rajasthan 229 

Sikkim 

Tamil Nadu 29 

TMpura 7 

Uttar Pradesh 5 

Uttaranchal 20 

West Bengal 5 

Total 1548 

[English} 

4 

o 
0.002 

5,188.03 

0.046 

362.366 

8.278 

2,006.44 

283.166 

276.91 

115,618.32 

Disparity In Per-Capita Income of Siaies 

1488. SHRI KISHANBHAI V. PATEL: 
SHRI SUGRIB SINGH: 

Will the PRIME MINISTER be pleased to state: 

(a) the details of disparity, If any, in the per-capita 
income of various States alongwith the reasons therefor, 

(b) whether the Government proposes to bridge this 
disparity; and 

(c) if so, the steps taken by the Government in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF PLANNING (SHRI V. 
NARAYANASAMY): (a) As per the Information available 
from the Central Statistical Organisation, Ministry of 
Statistics and Programme Implementation, Government of 
India, the State-wise per-capita income (measured in terms 
of per capita net-domestic product) for the year 2005-06, 
is given in the enclosed statement. According to this, the 
per capita income is high in Goa, Chandigarh and Delhi 
and low in Bihar, Uttar Pradesh and Orissa. The disparities 
in the per-capita incomes among the States result from 
varying factors such as differences in resource 
endowments, geographical and historical characteristics 
and availability of infrastructure. 

(b) and (c) The Govemment has been taking several 
measures to reduce inter-state diaparitiea In the per capita 
income. The policy Instruments In this regard include plan 
and non-plan transfer of resources from the Centre to 
the States favouring less developed States, establishment 
of public sector units, tax incentives 'or setting up 0' 
private industries in backward regions, etc. A number of 
programmes have been Initiated to reduce Income 
disparity between States. These Include, Backward 
Regions Grant Fund (BRGF), Hili Area Development 
ProgrammeIWestem Ghats Development Programme, 
Border Area Development Programme, etc. 

Per Cspit. IncomtI for St •• (2005-06) 

State/UT In Rupees at current prices 

2 

Andhra Pradesh 15507 

Arunachal Pradesh 13990 

Assam 12282 

Bihar 5789 

Jharkhand 11649 

Goa 42296 

Gujarat 18864 

Haryana 23121 

Himachal Pradesh 20806 

Jammu and Kashmir 13745 

Karnataka 16703 

Kerala 19294 

Madhya Pradesh 12384 

Chhaltisgarh 11761 

Maharashtra 23011 

Manipur 13260 

Meghalaya 14359 

Mizoram 16443 
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2 

Nagaland 13819 

Orissa 10567 

Punjab 25611 

Rajasthan 13619 

Sikkim 14890 

Tamil Nadu 19378 

Tripura 14119 

Uttar Pradesh 9719 

Uttaranchal 13516 

West Bengal 15826 

Andaman and Nicobar Islands 24005 

Chandigarh 41386 

Delhi 38673 

Puducherry 30865 

Source: Central Statistical Orlganisation 

Shortage of Vaccine. and Serum. 

1489. SHRt AJOY CHAKRABORTY: Will the Minister 
of HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether there Is an acute shortage of various 
vaccines and serums, particularly the serum for snake-
bites in various States Including West Bengal; 

(b) if so, the details thereof and the reasons therefor; 
and 

(c) the measures taken by the Government to 
augment the supply of vaccines and serums for effective 
treatment? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) and (b) Under the Universal Immunization 
Programme (UIP) of the Government of India, Six vaccines 
namely OPV, BCG, Measles, OPT, DT and TT are 
provided to the states. In addition to these Japanese 
Encephallties vaccine and Hepatltis-B vaccine are supplied 
to selected statesIDistricts as per their requirements. Other 

vaccines and serums including serum for snake bites are 
purchased by the State Government directly from the 
manufactures. As per the report received from the West 
Bengal, there is no shortage of serum for snake-bites. 

There is no shortage of OPV and BCG vaccines 
under the UIP. However, there is shortage of OPT, DT, 
TT and measles vaccines in the State including West 
Bengal. 

The shortage of vaccines was due to problem of 
procurement of vaccine. 

(c) The Government of India has placed order for 
supply of vaccines under UIP to vaccine manufactures 
for the year .2008-09. 

[Transllltionj 

China'. Claim over Finger Area of Slkklm 

1490. PROF. VIJAY KUMAR MALHOTRA: Will the 
Minister of EXTERNAL AFFAIRS be pleased to state: 

(a) whether China has staked Its claim on the Finger 
Area of Sikkim and declared it as a part of its own 
territory; 

(b) if so, reaction of the Government thereto alongwith 
the details thereof; 

(c) whether any talks have been held on the said 
Issue between the two countries; and 

(d) if so, the details thereof and the outcome thereto? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
PRANAB MUKHERJEE): (a) No. 

(b) to (d) Does not arise. 

[English] 

Indian. MI .. lng In Gulf Region due to Cyclone 

1491. SHRI CHENGARA SURENDRAN: Will the 
Minister of EXTERNAL AFFAIRS be pleased to state: 

(a) whether a large number of Indians have gone 
missing in the GuH countries; 

(b) if so, the details thereof; 
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(c) whether the missing persons have been recovered! 
identlfiedlrepatria~ed to India; 

(d) if so, the details thereof; and 

(e) the steps taken by the Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI E. AHAMED): (a) According 
to official figures releaSed by the Omani authorities, seven 
Indians lost their lives and five are still missing in the 
cyclonic storm that lashed the coastal areas of Sultanate 
of Oman on June 5-6, 2007. Apart from this, four Indian 
crew members of Ship MV Dubai Trans which capsized 
on June 6, 2007 off Ras AI Hadd in the Gulf of Oman 
are also missing. 

In kuwait, one case of deaths due to cyclone in the 
territorial waters of Kuwait on February 25, 2008 came 
to the notice of the Misaion. A boat carrying Mr. Ramhujur 
Singh was capsized. His mortal remains were sent to 
India. 

(b) to (d) The details of dead. and missing Indian 
nationals are given in the enclosed statement. The search 

for Indian Nationals is reported missing in the cyclone in 
Oman iii still continuing. 

As regards Saudi Arabia, so far during the year 2008, 
72 cues of apparentfy missing Indian nationals have been 
reported in the Indian Missions. The number denotes 
cases where MlssionIPost have received requests from 
family members in India for Information on whereabouts 
and well-being of their relatives wonang In Saudi Arabia. 

In the case of UAE, during the year 2007, 18 Indian 
nationals were reported missing respectively, out of which 
11 persons were traced and repatriated to India. During 
2008, one Indian national was reported missing. More 
information h.. been sought from the families of the 
miSSing persons to enable the local authorities to trace 
them. 

(e) Government of India, through its Missions In Gulf 
countries, is in regular touch with the IocaJ authorities in 
this regard. If any credible Information Is received, it will 
immediately be shared with the next of kin. Whenever an 
Indian is reported miasing, our Muons abroad try to 
trace himlher through the local authorities on the basta 
of details fumlshed by the family members, sponsors. 

Sm"",.n' 
SI.No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

Name 

2 

R.S. Maniyaiah 

Pritpal Singh 

Sarwan Kumar Balai 

Bokka Srinu 

Shobhana Ratesh 
Sharma 

Mohammed Ali 
poova/i Parambil Beeran 

Anil Kumar Vadika 
Veetuparambil 

DeadlMi •• ing 

3 

Dead-Mortal remains transported to India (Bangalore) on 13.8.07 by 
IC-978. 

Dead-Mortal remains transported to India (Deihl) on 14.8.07 by IC-
8BS. 

Dead-Mortal remains transported to India (Deihl) on 12.06.07 by IC-
886. 

Dead-Mortal remains transported to India (Hyderabad) on 18.6.07 by 
IC-978. 

Dead-Mortal remains cremated locally 
on 14.6.2007 with the consent o. her husband. 

Dead-Mortal remains buried locally on 17.6.07 with the COMent of 
the family. 

Dead-Dead body cremated locally with the consent of the family. 
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8. 

9. 

10. 

11. 

12. 

1. 

Wrilltln AnsWtlrs 

2 

Sajit Kuma 

C.S. Udayan 

Sami 

Blnu Poulose 

Govindbhai 

Rajendra Kumar Mistry 

Kuwait 

Ramhujur Singh 

DECEMBER 10, 2008' 

Still Missing 

Still Missing 

Stili Missing 

Still Missing 

Still Missing 

3 

Dead-Mortal remains transported to India. 

820 

Indians Missing in Gulf region owing to IlItlSonS othtlr thsn cyr:1on'tI 

Bahrain 

Qatar 

Saudi Arabia 

UAE 

[Translation} 

Nil 

Nil 

72 missing-The number denote. caaee where the famHy members 
contacted Mission/Post for information on the whereabouts and well 
being of their relatives working in Saudi Arabia when they do not get 
any communications/remittances from them. 

30 missing-Out of which 13 were traced, identified and repatriated to 
India. In the case of remaining persona, more information has been 
sought from the families to enable the local authorities to trace them. 

Allocation of Funds for Kala-ADr, Chlkungunva 
. Filaria and Malaria 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): The cash assistance to the States are 
provided in totality for prevention and control of six vector 
bome diseases, namely, Malaria, Filaria, Kala-zar, J.E., 
Dengue & Chikungunya. In addition, the commodity 
assistance is also provided to the States. The details of 
grants allocated and released to the State Govemments 
in term of cash and commodity during the last three 
years and the current year, State-wise and year-wise are 
given in enclosed statement. 

1492. SHRI TEK LAL MAHTO: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state 
the details of the grants allocated and released to the 
State Govemments for curbing various diseases like Kala-
azar, Filaria, Malaria and Chikungunya during the last 
three years and the current year, State-wise, year-wise? 

St.tement 

Allocstion snd RtlluStls from 2005-06 to 2008-09 

SI.No. StateslUTs 

2 

1. Andhra Pradesh 

2. Arunachal Pradesh 

2005-06 2006-07 2007.()8 
Allocation Released Allocation Released Allocation Released 

11 14 17 

1983.58 1019.25 1910.55 

405.44 484.66 625.30 

20 

1209.76 

480.58 

23 

1973.85 

878.08 

26 

1961.17 

568.99 

(Rs. in lakhs) 

2008-09 
Allocation Released 

29 

2277.79 

1284.eo 

(as on 
20.10.08) 

32 

416.45 

675.28 
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3. 

4. 

5. 

6. 

7. 

B. 

9. 

10. 

11. 

12. 

13 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

28. 

29. 

30. 

31. 

2 

Ct1haItiagaIh 

Goa 

GI4II8I 
Haryana 

HImachal Pradesh 

Jammu and Kashmir 

Jharlchand 

KamaIaka 

Keraia 

MacI1ya Pradesh 

Maharashtra 

Manipur 

Meghalaya 

Mizoram 

NagIIand 

Orissa 

Pur1Ib 

RIjIsthan 

SiIddm 

TIIII~ Nadu 

Tripura 

Uttar Pradesh 

lJIIaranchaI 

West Bengal 

Delhi 

Puducherry 

A.'ldaman and Nicobar Islands 

11 

1964.82 

5561.60 

2042.45 

26.85 

1744.79 

266.43 

20.90 

45.13 

1738.50 

372.25 

158.45 

2822.93 

2018.58 

176.n 

298.30 

314.93 

379.95 

4750.67 

104.79 

1589.94 

24.27 

355.81 

483.24 

1208.20 

53.01 

874.69 

62.39 

34.88 

22B.29 
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:360.06 

2883.42 

2060.91 

38.64 

740.53 

69.22 

18.12 

17.61 

1746.71 

520.73 

282.60 

1432.67 

815.11 

269.66 

422.67 

387.87 

432.41 

2804.47 

60.41 

917.04 

25.16 

347.31 

648.44 

2938.63 

66.83 

1027.83 

75.74 

39.60 

297.61 

17 

3363 

2633.31 

2181.79 

56.88 

1351.55 

195 

46.35 

46.91 

3352.46 

583.56 

409.58 

2074.02 

1523.84 

488.61 

693.61 

549.88 

748 

4625.94 

114.87 

1184.22 

33.97 

596.71 

731.07 

1937.34 

53.01 

2138.17 

122.85 

51.46 

247.39 

20 

1979.85 

1922.27 

2579.43 

27.40 

1059.80 

283.96 

0.00 

6.49 

2862.64 

693.67 

431.44 

1569.17 

1272.01 

367.15 

496.08 

507.05 

695.28 

35n27 

40.98 

en.36 

12.93 

753.49 

668.29 

2159.32 

29.12 

1433.20 

249.75 

154.79 

429.42 

23 

3341.9 

2066.5 

2228.86 

178.40 

1702.84 

142.84 

17.e 

18.6 

2975.08 

911.15 

297.92 

2179.13 

1905.85 

888.29 

709.74 

885.72 

790.02 

3741.83 

9U3 

1898.29 

20.61 

608.79 

658.32 

2151.5 

210.59 

2513.67 

158.67 

40.08 

53.1 

26 

3582.09 

2019.63 

2668.39 

118.45 

1608.85 

172.39 

5.3 

4.5 

2076.75 

364.26 

855.28 

1830.88 

1851.39 

•. 13 

542.51 

498.52 

5492.1 

5186.04 

57.07 

1701.78 

4.98 

751.38 

905.85 

1617 .55 

47.28 

1728.42 

238.7 

18.58 

365.58 

29 

3755.89 

3447.91 

2405.18 

107.81 

1324.39 

221.58 

14.80 

34.78 

3448.43 

841.34 

520.82 

2011.79 

1880.83 

595.06 

980.01 

739.63 

838.17 

3883.83 

212.39 

1985.50 

20.01 

923.84 

1094.07 

3183.08 

57.47 

5373.08 

141.81 

71.49 

315.78 

32 

1786.25 

779.02 

673.85 

0.00 

93.73 

12.48 

0.00 

10.55 

797.17 

451.14 

29.97 

281.n 

141.54 

200.74 

144.22 

173.58 

211.34 

737.32 

28.78 

218.96 

10.49 

e.88 

209.96 

89.45 

0.00 

158.55 

0.00 

0.00 

130.71 

822 
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2 11 14 17 

32. Chandigartl 48.70 52.24 57.29 

33. Dadara and Nagar Havali 46.35 43.71 56.01 

34. Dlllllan and Diu 28.59 24.15 26.91 

35 Lakshadweep 21.53 20.29 18.88 

Total 32258.00 24392.20 34829.70 

Acquisition of LIInd for Mining 

1493. SHRI RAMJI LAl SUMAN: 
SHRI RAJIV RANJAN SINGH MLALAN-: 

Will the PRIME MINISTER be pl.ased to state: 

(a) whether the Coal India Limited (Cll) has acquired 
land for promoting coal mining during the Eleventh Five 
Year Plan; 

(b) if so, the details thereof; 

(c) the name of the States alongwith the areas of 
land proposed to be acquired for this purpose; 

(d) whether some areas are lying unused due to 
closure of mines; and 

(e) if so, the details thereof, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (SHRI. SANTOSH BAGRODIA): (a) to (e) The 

20 23 26 29 32 

40.13 27.95 56.81 94.16 57.75 

41.95 16.8 51.26 69.18 17.50 

20.36 12.93 24.66 27.54 6.00 

12.65 11.52 2.8 59.75 14.37 

28945.04 36108.00 34179.8 44003.n 8585.60 

information is being collected and will be laid on the 
Table of the House. 

/English} 

Youth Hostels In Tribal Areas 

1494. SHRI PRABHUNATH SINGH: 
DR. DHIRENDRA AGARWAL: 

Will the Minister of YOUTH AFFAIRS AND SPORTS 
be pleased to state: 

(a) whether the Govemment proposes to construct 
Youth Hostels In the tribal areas for promotion of cultural 
heritage of tribal people; and 

(b) if so, the details thereof, State-wise including 
Jharkhand? 

THE MINISTER OF STATE OF THE MINISTRY OF 
YOUTH AFFAIRS AND SPORTS (DR. M.S. Gill): <a) 
and (b) Yes sir. The details of youth hostels being set up 
in tribal areas are as under: 

SI.No. State location of the Youth Hostel Amount Approved 

1. Arunachal Pradesh Roing 

2. Manipur (i) Thoubal 

(Ii) Churachandpur 

At present, there is no youth hostel under construction 
in Jharkhand. 

LIIylng of Water Supply Pipelines Across NHs 

1495. SHRI G.M. SIDDESWARA: WHI the Minister of 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(Rs. in lakha) 

183.51 

186.58 

202.50 

(a) whether it is mandatory to obtain permission from 
the National Highways Authority of India for lying water-
supply-pipelines across the National Highways; 

(b) if so, the details thereof: 

(c) the details of such proposals received from various 
States including Kamataka; and 
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(d) the time by which these proposals are likely to 
be approved/cleared? 

(b) The permission is accorded by NHAI in 
accordance with guidelines of this Ministry. 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING. ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) Yes. Sir. For the reaches entrusted 
to the National Highways Authority of India (NHAI). it is 
mandatory to obtain permission from them. 

(c) The details of proposals received by NHAI from 
various States are given in the enclosed statement. 

(d) The proposals are cleared subject to their 
acceptability as per the guidelines in this regard. The 
time required for approvaVclearance depends on the 
quality of proposal submitted. 

SI.No. State 

2 

1. Rajasthan 

2. Gujarat 

3. Kanataka 

4. Tamil Nadu 

5. Tamil Nadu 

6. Rajasthan 

7. Andhra Pradesh 

8. Andhra Pradesh 

Details of proposals received 

3 

3 proposals have been received 
from PHED Rajasthan 
Government for pipelines along to 
Jaipur·Kishangarh stretch on NH-8 
and Km. 363.200 and Km. 
357.100 on NH-8 

03 proposals have been received 
for pipelines between km 415.390 
and km 415.410 

Proposal for laying pipelines for a 
length of 13.15 kms along and 
across NH 17, 48 & 13 have been 
received Kanataka Urban 
Infrasturcture Development and 
Finance Corporation 

02 proposals have been received 
for pipelines in the stretch km 4.00 
to km 51.200 on NH 7A. 

03 proposals, 02 regarding laying 
pipelines on NH 45 and 01 on NH 
458 have been received. 

1 proposal for pipeline across NH· 
3 between Km. 49.500 and Km. 
50.500 has been received 

1 proposal has been received for 
pipeline from Km. 3.400 to Km. 
5.000 along NH-5 under PIU· 
Vilayawacia 

1 proposal from Executive 
Engineer RWS Rajahmundry for 
laying pipelines between km 
914.433 to km 918.48 of NH-5 
was received from PIU· 
Rajahmundry 

Remarks 

4 

Under process. likely to be approved by 
Dec DB subject to fulfillment of all 
required conditions. 

Under proce .. , likely to be cleared by 
Dec 08 subject to fulfillment of all 
required details. 

The proposal requires relaxation in 
Ministry's guidelines and is under 
process 

Approval is awaited and II likely to be 
cleared by Dec 08 

Under process, likely to be cleared 
subject to furnishing all required details 
in terms of Ministry'S circular dt 19.11.76 

Under process, likely to be cleared by 
Dec DB subject to fulfilment of all 
required conditions. 

Under process. likely to be cleared by 
Dec DB subject to fulfillment of all 
required conditions. 

The stretch has been taken up for 6 
laning and additional land is yet to be 
acquired. Accordingly. the PO has been 
advised to re-examine the proposal with 
reaped to 6 laning. 
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9. 

10. 

11. 

Written Answers 

2 

Madhya Pradesh 

Chhattisgarh 

Maharashtra 

DECEMBER 10, 2008 

3 

proposal has been received from 
Khaltan Chemical swater supply 
pipeline from Narmada River 
along Km. 86.350 to Km. 88.50 
on NH·3 

1 proposal has been received from 
state PHED pipeline from Km. 268 
to Km. 280 along NH·6 

Proposal for layin~ of Water 
Transmission main (Raw water rising 
main) for water supply from 
Km. 18.765 to Km 34.140 along & 
across NH· 7 by Maharashtra 
Airport Development Company 
Ltd. (MADC) and laying of water 
line from km 30.40 to Km 34.15 by 
Maharashtra Industrial 
Development company (MIDC) on 
NH·7 

Violation of Coaatal Regulations 

1496. SHRI K.S. RAO: 
SHRI PRASANTA PRADHAN: 

Will the PRIME MINISTER be pleased to state: 

4 

Under process, likely to be cleared by 
Dec 08 subject to fulfilment of all 
required conditions. 

Under process, likely to be cleared by 
Dec 08 subject to fulfilment of all 
required conditions. 

NHAI has been directed for necessary 
action under delegated powers. 

828 

(a) the details of area covered by Coastal Regulatory 
Zone (CRZ) from the sea shore towards the sea; 

Notification issued on 19.2.1991 for regulating the activities 
in the zone has a jurisdiction of 500 mts from the High 
Tide Line (HTL) and the Intertidal area i.e., the land area 
between Low TIde Line (LTL) and HTL. The said 
notification also covers 100 to 150 mta from the HTL or 
the width of the creks, rivers, backwate,... whichever is 
less. The cases of violations/complaints are reported from 
various coastal States and Union territory which Includes 
construction of residential and other infrastructure projects. 

(b) the extent of residential and other infrastructure 
constructed and other works undertaken in violation of 
the CRZ rules; and 

(c) the steps taken/proposed to be taken by the 
Government to address this problem? 

(d) whether such violations has affected the livelihood 
of fishemlen; and 

(e) the steps taken/proposed to be taken by the 
Government to address the problems? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) and (b) The Coastal Regulation lone (CRl) 

(c) to (e) For the purpose of enforcing and monitoring 
the implementation of the provision of CAZ Notification, 
1991 and to take action against the violations, the National 
Authority and thirteen State/Union territory Coastal Zone 
Management Authorities under Environment (Protection) 
Act, 1986 have been constituted. The functions of all 
these Authorities includes, (i) to take measures for 
protecting and improving the quality of the coastal 
environment, (ii) examination of proposals for changes or 
modifications in classification of Coastal Regulation lone 
(CRl) areas, (Iii) enquire into cases of aHeged violation 
of the provisions of the CRZ Notification, 1991 and take 
appropriate decision under Section 5, 10 and 19 of 
Environment (Protection) Act. 1986, (iv) to examine aU 
projects proposed in CRZ areas and give their 
recommendations and (v) to identify ecologically, 
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economically and' highly vulnerable areas of the coastal 
zone and formulate area specific management plans. 

Sporta Projects In Orl ... 

1497. SHRI BRAJA KISHORE TRIPATHY: Will the 
Minister of YOUTH AFFAIRS AND SPORTS be pleased 
to state: 

(a) the details of sports projects being implemented 
by the Union Government in Orissa in the field of Youth 
Affairs and Sports during the last three years and the 
current year; and 

(b) thtr details of funds allocated and expenditure 
incurred on each of such projects during the said period 
in the State? 

THE MINISTER OF STATE OF THE MINISTRY OF 
YOUTH AFFAIRS AND SPORTS (DR. M.S. Gill): (a) 
and (b) The details of the funds provided to State 
Govemment of Orissa for the Sports Infrastructure projects 
under the schemes of Grants for creation of Sports 
Infrastructure and Grants for installation of synthetic 
playing surface during the last three years and 2008-09 
towards committed liabilities are given In the enclosed 
Statement I. This scheme was transferred from centrally 
sponsored scheme to State Sector w.e.f. 1.4.2005 88 such 
the funds are released against the committed liabilities of 
the Central Govemment. Sports Authority of India, an 
autonomous body of this Ministry, has also released funda 
to Its centre at Kolkata (SAl Eastem Centre, Kolkata) for 
creation of sports Infrastructure. The State of Orissa falls 
under this centre. The details of the funds released to 
SAl Eastem Centre and expenditure Incurred for last three 
years and 2008-09 is given in the enclosed Statement II. 

Statement' 

Ths tistllils of funds provitisd to State Govemment of On'SSIl for Sports Infl1lstructuM lind Gl1lnl6 for Instllllllh'on of 
Synthetic Plilying Surfllce dun'ng the last 3 yellfS and 2008-09 towards commiHtJd 1i8bllhiss lire .s undt!lr: 

Year 

2005-06 

2006-07 

2008-09 

2008-09 

Name of the project 

Nil 

(I) Construction 
of Football field 
at Gadhadharpur 
High school, 
Tlgiri, Cuttack 

(ii) Indoor 
Stadium at 
Chindagaora, 
Distt. Nuwapara 

(iii) Synthetic 
Hockey Surface 
at Sail Academy, 
Rourkela 

NIL 

NIL 

Amount 
Released 

(Rs. in lakh) 

Nil 

0.75 

10.00 

50.00 

NIL 

Nil 

Remarks 

Nil 

Under progress, 
State 
Government has 
to get the work 
completed. 

-do-

Project 
completed. 

NIL 

NIL 
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Statement 1/ 

The detsils 01 funds nlleased /0 SAl Easlem Cenlnl, Kolkala lor cnlation 01 Spol1S InfrssllUClunl in which 
State of Orissa fslls and expenditure Incurred during the las/ Ihrss )'tIal'S and current JM6r 

(Rs. in lakh) 

Name of Project Fund Allocated Expenditure incurred 

laying of 290.00 
Synthetic Hockey surfaces 

Construction of 552.00 
100 bedded Hostel 

Pollution In the Ganga River 

1498. SHRI MADHU GOUD YASKHI: 
SHRI EKNATH MAHADEO GAIKWAD: 
SHRIMATI NIVEDITA MANE: 
SHRI NARAHARI MAHATO: 
SHRI K.C. SINGH MBABA": 
SHRI SUBRATA BOSE: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the tanneries located in Kanpur are the 
worst polluter of Ganga as reported in 'The Mint' dated 
27 September, 2008; 

(b) if so, the details thereot alongwith the harmful 
contents being released' by these tanneries into the river; 

(c) the details of big industries, factories, mills and 
sewages in cities causing pollution in the Ganga river; 
and 

(d) the action taken/proposed to be taken by the 
Govemment to stop pollution in the said river? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) and (b) As per the Central Pollution Control 
Board (CPCB), the total wastewater generation in Kanpur 
is approximately 439 million liters per day (mid). against 
which a treatment capacity of 171 mid (Including 9 mid 
of waste water generated from tannery units) has been 
created so far. 

290.00 

75.00 

UP Pollution Control Board (UPPCB) has identified 
404 tannery units in Kanpur, ouf of which 206 units are 
based on chrome tanning process and 198 units are 
based on vegetable tanning process. Of the 206 chrome 
based tannfpries, 169 tanneries have either set up 
individual chrome recovery plants or are members of the 
common chrome recovery plant to recover and reuse 
chromium, which Is a heavy metal and hence toxic in 
nature. The remaining 37 chrome based tanneries are 
closed due to various reasons. With regards to the 
vegetable tanning units, 102 tanneries have installed 
primary Effluent Treatment Plants ~ETPs), 23 tanneries 
are based on dry process and the remaining 73 tanneries 
are closed due to various reasons. The UPPCB haa also 
reported that the treated effluents from the primary ETPs 
.of the tanneries and Combined Effuent Treatment Plant 
are normally discharged into irrigation channels and, thus, 
not released directly into the river. 

(c) and (d) As per estimation done by CpeB in the 
year 2001, the total sewage pollution load generated by 
various Class 1&11 towns located along river Ganga is 
2538 mid. Against this, a sewage treatment capacity of 
999 mid has been created so far under the Centrally 
Sponsored Scheme of Ganga Action Plan Phase I & II. 
Pollution from industries is being tackled by enforcement 
of existing environmental laws by the concerned State 
Pollution Control Boards. The CPCB haa reported that 
out of a total of 146 identified grossly polluting industrial 
units along the Ganga, 91 units are satiafadorily operating 
their ETPs, 21 units are not satisfactorily operating their 
ETPs and the balance 24 units have been closed. The 
industrial units are monitored by the respective State 
Pollution Control Boards on regular basis and appropriate 
action is taken against the defauhing units. 
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AsHaament of Availability of aaaic Amenltlea 

1499. SHRI NAND KUMAR SAl: 
SHRI RAM KRIPAl YADAV: 

Will the PRIME MINISTER be pleased to state: 

(8) whether the Government made assessment of 
per-capita demand and availability of basic amenities viz. 
food, water, electricity, housing, road etc. and fixed targets 
during the Tenth Five Year Plan: 

(b) if so, the detaHs thereof and extent to which the 
Government has been able to achieve such targets; 

(c) the details of targeta fixed by the Government for 
the Eleventh Five Year PI... tor such amenities; and 

(d) the steps taken by the Government to achieve 
these targets? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE IN 
THE MINISTRY OF PLANNING (SHRI V. NARAYANSAMY): 
(a) and (b) There is no uniform method of assessing the 
demand of the basic amenities viz. food water, electricity, 
housing, road, etc. In some cases It Is done on per 
capita basis, while In others it is done on aggregate 
basis. The targets are also fixed accordingly. On the basis 
of normative requirements of food grains, the demand for 
food grains by the end of the Tenth Five Year Plan worka 
out to 221.4 million tonnes. The working Group on 'CNp 
Husbandry, Demand and Supply Projections and 
Agricultural I.,puts for the Tenth Plan' on the basis of 
behaviouristic approach estimated the demand of food 
grains 88 236 million tonnes at the end of the Tnh Five 
Year Plan (2006-07). 1'1 per capita terms, the foodgraln 
requirement wcub Qut to 195 kgs. and 208 kgs. 
respectively. The per capita availability of food grains in 
each of the five years of Tenth Plan is given in Table 1. 

Table 1: per Capita Availability of Food GraIns 
DurIng Tenth Plan 

Year Per Capita Availability 
(Kgs per capita/year) 

2002 180.4 

2003 159.7 

2004 168.9 

2005 154.2 

2006 162.3 

The per capita norms for provision of water supply 
in the rural areas Is 40 Iltres per day. In the urban areas, 
the Tenth Plan targeted to achieve coverage of 100% 
population with water supply. As per the Report of the 
Working Group on MUrban Development, Urban Water 
Supply and Sanitation and Urb~ Environment for Eleventh 
Five Year Plan (2007-2012)-, about 91% of the urban 
population got access to water supply by 31.3.2004. The 
per capita requirement and avaHabil1ty of electricity in each 
of the five years of Tenth Plan Is given in Table 2. 

Table 2: Per Capfta Requirement and Availability of 
Electricity During Tenth Plan 

Year Per Capita Per Capita 
Requirement Availability 

(Kwh) (Kwh) 

2002-03 517.5 471.9 

2003-04 521.4 484.3 

2004-05 542.6 502.9 

2005-06 570.5 522.8 

2006-07 614.4 555.6 

The shortage of housing at the beginning of Tenth 
Five Year Plan was estimeted to be 8 million dwelling 

..AII!IiI(i and 8.89 million dwelling units respectively in the 
.. II' and urban areas. The Tenth Five Year Plan, aimed 
at according major thrust to the housing programme to 
meet the goal of 'Shelter for All' by 2012. The working 
Group on Rural Housing for Eleventh Five Year Plan, 
noted the rural housing shortage as 14.833 million houses 
in 2005. The target for road constructions is not made 
on per capita basis. 

(c) The sectoral targets for some of the amenities 
for the Eleventh Plan are: (i) As per the Report of the 
Steering Committee on Agriculture and Allied Sectors for 
formulation of the Eleventh Five Year Plan (2007-12), the 
total demand for food grains is projected to be around 
251 million tonnes at the end of Eleventh Plan by National 
Centre for Agricultural Economics and Policy Research 
(NCAP) and 245 million tonnes by the working Group of 
the PIaMing Commission. (ii) In Electricity. the Eleventh 
P1arI ...... additional generation capacity of 78577 MW. 
(iii) Regarding, Roads (National Highways), high priority is 
accorded to expeditious completion of the balance works 
under National Highway Development Programme (NHDP) 
Phases I and II and first phase of Phase III. (iii) In 
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housing, the Eleventh Plan aims at constructing 150 lakh 
houses in the rural areas under Indira Aawas Yojana. 
For urban housing the total housing requirement including 
backlog and additional requirement is estimated at 26.53 
million dwelling units. (v) In case of drinking water, the 
Eleventh Plan aims to provide clean drinking water for all 
by 2009 and ensure that there are no slip backs by the 
end of the Eleventh Plan. 

(d) The Eleventh Five Year Plan has set the growth 
target for the economy at 9% per year for the Plan period 
(2007 -12) and aims at putting the economy on a 
sustainable growth trajectory with a growth of 
approximately 10% by the end of its period. Specifically, . 
for various amenities, viz. for food, the Eleventh Plan 
envisages bringing technology to the farmers, improving 
efficiency of investments, increasing systems support and 
rationalizing subsidies, fostering inclusiveness through a 
group approach by which poor get better access to land, 
credit and skills to enhance agricultural productivity. In 
the area of rural water supply, the aim is to providing 
potable water to all uncovered habitations and address 
slipped back and water quality affected habitations. The 
Accelerated Rural Water Supply Programme (ARWSP) has 
been formulated for this purpose. ARWSP is currently 
being implemented through tHe Rajiv Gandhi National 
Drinking Water Mission (RGNDWM). Jawaharlal Nehru 
national Urban Renewal Mission (JNNURM) has been 
launched to bring about improvement in urban 
infrastructure and governance and basic services to the 
urban poor. The JNNURM is designed to support water 
supply programme in the urban areas, and is the main 
vehicle for raising the level of infrastructure and utilities 
in the cities. Rajiv Gandhi Grameen Vidyutikaran Yojana 
aims at electrifying all villages and habitations and 
providing access to electricity to all households. Indira 
Awaas Yojana (lAY) provides assistance for construction 
of dwelling units and upgradation of existing unserviceable 
Kutcha houses for the rural families living below the 
poverty line. The Pradhan Mantir Gram Sadak Yojana 
(PMGSY), aims to provide connectivity to unconnected 
rural habitations. In order to achieve the targets several 
schemes have been proposed in the Eleventh Plan that 
include [(along with the projected gross budgetary support 
at 2006-07 prices during the Elventh Plan in brackets)] 
Rastriya Krishi Vikas Yojana (Rs. 22104 crore) , National 
Food Security Mission (As. 4317 crore), National 
Horticulture Mission (As. 7788 crore), Rural Drinking Water 
(Rs. 34916 crore), Integrated Watershed Development 
Programme (As. 15359 crore), Pradhan Mantri Gram 
Sadak Yojana (Rs. 38240 crore), Rural Housing (Rs. 

23768 crore), National Highway Authority of India (Rs. 
36238 crore), etc. The investment In Infrastructure defined 
to include electricity, roads, irrigation, watershed 
development, water supply, etc is proposed to be raised 
to 9.3 percent of GOP by 2011·02 as against 5.4% In 
2006-07. 

Children Suffering from Mental Dlaordera 

1500. SHAI AAVI PRAKASH VERMA: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) whether according to the Indian CouncJl of Medical 
Research (ICMR) about 7.15 percent of children suffer 
from significant mentsl disorder In the country; 

(b) H so, the detail thereof, and the reasons therefor; 
and 

(c) the steps taken by the Govemment to prevent 
such disorder among children? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) and (b) The Indian Council of Medical 
Research (ICMR) has not carried out any country·wide 
community prevalence study to assess magnitudes of 
mental disorders among children In India. However, a 
study conducted by the ICMR during 1995·2000 at 
Bangalore and Lucknow, has estimated that 12·13% of 
the children aged 0-16 years have mental health problems 
(excluding only Specific Learning Disability). The study 
focused only on the pattern an rural·urban differences 
only. The most common mental IIIn888 reported was 
notcumal enuresis. Simple phobia stammering, attention 
deficit hyperactivity disorder (ADHD), oppositional defiant 
disorder (ODD) were other common diagnosed problems. 
Prevalence rate was significantly higher among urban male 
children. 

(c) Government of India is implementing District 
Mental Health Programme under National Mental Health 
Programme for providing basis mental health care to the 
population including mentally ill children. Govemment has 
envisaged in the National Mental Health Programme for 
11 th Five Year Plan to include new components of life 
skills education and counseling services in schools to 
address the treatment and prevention of mental innovative 
schemes on Public Private Partnership basis to address 
the mental health needs of the out of school children. 
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Production of Coal by CIL 

1501. SHRI JASUBHAI DHANABHAI BARAO: 
SHRI ANANTA NAYAK: 

Will the PRIME MINISTER be pleased to state: 

(a) the target fixed for various subsidiary units of 
Coal India ltd. (Cll) for production of Coal during the 
first quarter of the current financial year; 

(b) the actual production of Coal by these subsidiary 
units as against the target; 

(c) the reasons for less production of coal than the 
target fixed for each subsidiary units; and 

(d) the steps being taken to improve the production? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (SHRI SANTOSH BAGROOIA): (a) and (b) The 
target fixed for various subsidiary units of Coal India Ltd. 
(Cll) for production of Coal during the first quarter of the 
current financial year and the actual production of Coal 
by these subsidiary units is as under: 

(In million tones) 

Company 1 st Quarter (April to June 2008) 

Target Actual % achieved 

ECl 7.107 6.310 88.79 

BCCl 5.300 5.178 97.79 

CCl 9.242 7.481 80.94 

NCl 13.950 13.519 96.91 

WCl 10.327 10.789 104.47 

SECl 21.507 23.242 108.07 

MCl 23.760 19.253 82.17 

NEC 0.237 0.206 86.91 

Cil 91.430 86.248 94.33 

(c) and (d) Subsidiary-wise reasons for shortfall & 

steps taken to improve the production are given 
hereunder:-

FCL 

Major reasons for shortfall are: 

(i) Produc::tion from all opencast mines had suffered 
adversely, due to early monsoon this year and 
also due to frequent rainfall, almost everyday, 
which was distributed In short spells allover 
the days. 

(ii) Production from Rajmahal OCP suffered very 
badly, on account of accumulation of stock owing 
to less dispatch of coal through MGR to 
powerhouses of NTPC. There were severe 
derailments of rakes number of times during May 
& June 08, due to activities of miscreants. 

(iii) Production from Raniganj coalfields was totally 
stopped. due to strike, called by political partie., 
in protest against hike in POL prices, on 5th & 
6th June 08. 

(iv) Production from UG mines suffered to some 
extent due to frequent load shedding and load 
restrictions from different power utilities like OVC. 
WBSEB, OPl, JSEB & OPSC. 

Measures taken to meet the Production Target: 

1. To Improve the law & order situation, at 
Rajmahal area, matter was taken up with State 
Administration and further dispatch through MGA 
was done with pOlice escort, for preventing 
miscreant activities. 

2. Procurement action for additional HEMM for 
Rajmahal OCP and other OCPs has been 
expedited to improve the OC production. 

3. Few more SOls are being added to Improve 
the UG production. 

4. All power utilities have been requested, to 
minimize the load restriction and load shedding, 
for imprving UG production. 

5. A few more hired OC patches are proposed to 
be started for additional production. 

BCCL 

Major reasons for shortfall are: 

(i) Working of many opencast projects was severely 
affected due to land acquisition and rehabilitation 
problems viz. Muraldi OC, Block-II. Block-IV. 
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Tetulmari. Viswakarma and Sudamdih COCP 
Restricted advance of top benches in many 
opencast mines due to land acquisition problems 
had led to concentration of working in bottom 
benches, which involved rehandling of huge 
volume of materials. 

(ii) Delay In dispute settlement with the forest 
department affecting production from Ghanoodih 
OC and Muiradih OC. 

(iii) Transport constraints due to excessive rain in 
June 08 restricted coal. transportation from face 
to surface and surface to siding. 

(Iv) Decrease in underground production due to 
ageing of machines like SDLs/LHDs. The 
longwall package for Moonidih underground 
project through global bidding got delayed due 
to backing out of the Ukranian firm. 

Measures taken to meet production target: 

CCl 

1. Land acquisition cases, are being vigorously 
pursued, for settlement of disputes, as per the 
approved R&R policy of CIL. 

2. Action taken, for replacement of outlived HEMM, 
SDULHDs, as per the survey off norms. 

3. Regular meetings and follow up actions are 
being done for settlement of disputes. pertaining 
to fore8t land, with the State Govt. and MoEF. 

4. Price bid, opened for longwall package for 
Moonldih XVI seam is being put up to the 
ensuing Board meeting. for awarding work to 
L 1 bidder. 

5. Deployment of Continuous Miner Technology, at 
Block II underground mine and Dhansar have 
been proposed for augmenting underground 
production. 

Major reasons for shortfall are: 

(i) Every month, there were about 5 bandhs called 
by extremist groups resulting in the loss of 
production. 

(ii) Heavy storm adversely affected Power Supply 
System whose restoration in many areas took 2 
days. 

Measures taken to meet production target: 

1. Emphasis was given on OS removal during 
various bandhs which reeulted in 

(i) 105% achievement of OBR Target 

(Ii) 100% achievement In terma of composite 
production 

2. Action has already been taken for IncreaaIng 
the HEMM fleet as follows by providing new 
equipment against surveyed off: 

Shovel 15 Nos. 

Dumper 98 Nos. 

Drill 11 Nos. 

Dozer 23 Nos. 

Loader 13 Nos. 

3. Close follow up for ear1y forestry clearance of 
Karo, Konar, North Urimarl and Tapln North Ph-
Il from which 5.9 mt of coal Is expected to be 
producted during 2008-09. 

NCl: There is marginal shortfall In production due to 
eariier monsoon and some other reasons. The marginal 
shortfall of production will be made up in coming months. 

WCl: There Is no shortfall In production against target. 

SECl: There is no shortfall In production against target. 

Mel 

Major reasons for shortfall are: 

(i) Frequent agitation by the villagers, demanding 
employment beyond the norms and general law 
and order problem. leading to stoppage of coal 
production/transportation, particularly in Talcher 
coalfield adversely affected the overall coal 
production and OB removal of the company. 

(iI) Abnormal delay in acquisition of Forest Land. 

(iii) Coal production and transportation were 
completely paralysed in T alcher coalfields due 
to the strike of contractors diverse during the 
period from 15.06.08 to 21.06.08. 
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(Iv) Deployment of leN number of tippers than the 
sanctioned strength by the ESM companies 
adversely affecting the coal proouetion and 
transportation. 

(v) During summer months, Stoppage of work from 
11.30 am to 4.00 pm. due to strong heat wave, 
as per the instruction from Gov!. of Orls88. 

(vi) Ageing of HEMM. Out of total 813 nos. basic 
HEMMe. 196 nos. have already covered 1 DOOle. 
life and their availability and utilization are very 
leas now. 

Measures taken to meet production target: 

1. The mine-wise, present production potential has 
been re-assessed on the present condition and 
intemal targets are being set accordingly, at the 
beginning of every month, to achieve the oyeraD 
target of the company. 

2. OB removal outsourcing has already been 
awarded In some of the mines and the other 
proposals are being expedited to award the work. 
to enhance the total OB removal and making 
sufficient exposure of coal. 

3. Efforts are made to liquidate the pit head coal 
stock to the tune of at least 1.00 million tonnes 
per month. It will facilitate to achieve more 
production in the later period of 2008-09. 

NEe 

4. Meeting with the contractors are being held 
regularly at area and HQ level to deploy 
maximum no. of tippers for coal production and 
transportation. 

5. All Area GGM/GMs have been advised to hold 
meeting with the villagers and maintain better 
liaison with the Civil Administration to stop the 
frequent blockage/stoppage of work resulting loss 
of production. 

Major reasons for shortfall are: 

(i) The production from Ledo OC could not be 
started for want of final EMP clearance from 
MoC, New Delhi. 

(Ii) This region received heavy rainfall during this 
period, causing to concentrate mainly on 
pumping operation for the survival of the NEC 
mines. 

(III) There Is hardy ..y contInuoue dIy epeII IMIiIabIe 
to produce coal from OC mines, during the 
period. 

EnldIClltion of KIlle Aur 

1502. SHRI TEK LAL MAHTO: 
SHRI ANANTA NAYAK: 

Will the Mlnist.r of HEALTH AND FAMILY WELFARE 
be pleaaed to state: 

(a) whether the Government propo888 to Nt any 
target to eliminate Kala Aur; 

(b) if 80, the details thereof including the year by 
which this disease is likely to be eliminated; and 

(c) the State-wise details of the spread of Kala ADr 
alongwith the progress achieved In containing the same? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) and (b) Yes, Sir. National Health Policy 
Document (2002) envlsagee the Kala-azar elimination by 
the year 2010. 

(c) The State-wise details are given in the enclo8ed 
Statement. The various steps to contain the IPfNd of 
KaIa-azar taken by the Govemment of India are .. under: 

(i) Expansion of New Tools I .•. rapid diagnoetlc: Idt 
& oral drug mlltefoslne to Incr.ase the 
compliance of treatment due to quick diagnosis. 

(ii) Free diet to patient and one attendant & 
incentive to patient 0 Rs. 601 per day towards 
loss of wages during treatment In Bihar. 

(iii) Incentive to Kala-azar activist for referring a cue 
and ensuring complete treatment. 

(iv) Intensifying kala-azar case search through kala-
uar fortnight. 

(v) Focused intervention specially indoor residual 
spraying (IRS) under strict supervision & 
monitoring 

(vi) Introduction of patient coding scheme 

(vii) Construction of pucca houaes for poor people 
which are the worst affected, In collaboration 
with Ministry of Rural Development. 
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More cases of Kala-uar in Bihar have been detected 
and treated. The increase in number of Kala-azar cases 
in Bihar has been due to the introduction of several 
incentives as mentioned above resulting in a large number 

of cases being drawn towards Goverrvnent Health facilities 
from private sector. There is reduction in the number of 
Kala-azar cases In the Statea of West Bengal, Jharkhand 
and U.P. 

St.tement 

Kalll-Azar situation in Indi.1 Sinctl 2002 

SI.No. Affected 2002 2003 2004 2005 2006 2007 2008 (P) 
States C 0 C 0 C 0 C 0 C 0 C 0 C 0 

1. Bihar 9684 160 13960 187 17324 107 23383 124 29711 162 37819 172 14674 69 

2. Delhi' 74 2 126 10 

3. Gujarat' 0 0 0 0 

4. Uttar Pradesh 32 34 

5. West Bengal 1592 5 1487 7 

6. Jharkhand 758 0 2607 5 

7. Assam 0 0 0 0 

8. Madhya Pradesh 

9. Sikkim 

Total 12140 168 18214 210 

Note: C=Cas8s, D=D8aths, '=imported, (p)=Provisional 

Year 

2002 

2003 

2004 

2005 

2006 

2007 

2008 (till August) 

Incidents of Snake and Monkey Bites 

78 

0 

34 

3015 

4028 

0 

24479 

Cases 

12140 

18214 

24479 

32803 

39178 

44533 

17836 

1503. SHRI S.K. KHARVENTHAN: Will the Minister 
of HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the incidents of snake and monkey biting 
are much higher in the country than other parts of the 
world; 

9 62 4 31 4 19 26 0 

0 0 0 2 0 4 0 0 

2 73 :1 83 0 69 33 0 

23 2706 15 1843 10 1817 9 926 3 

14 6578 12 7508 11 4803 20 2106 3 

0 0 0 0 0 0 93 0 

0 

4 

155 32803 157 39178 187 44531 "204 17836 76 

Deaths 

168 

210 

165 

157 

187 

203 

76 

(b) If so, the estimated number of persons died due 
to snake and monkey bites; 

(c) whether the Government plans to formulate a 
National Policy for treatment of victims of snake and 
monkey bites; and 
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(d) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) and (b) As per the data compiled by 
Central Bureau of Health Intelligence (CBHI), the number 
of cases and deaths due to snake bites in the country 
during the years 2006, 2007 and 2008 till date are given 
below: 

Year Cases Deaths 

2006 61,507 1,124 

2007 76,948 1,359 

2008 till date 45,001 464 

Though data regarding incidents of monkey bites is 
not separately maintained, 'however monkey is the second 
most common biting animal after dogs responsible for 
affliction of rabies. The number of confirmed cases/deaths 
due to rabies is, 361 in the year 2006, 244 in the year 
2007 and 132 in the year 2008 till date. 

(c) and (d) The Union Government has finalized a 
National Snake Bite Treatment Protocol for proper 
treatment of case of snake bites and has circulated the 
Protocol to all State Governments. 

The Government of India extends technical support 
and guidelines for prevention and management of animal 
bites cases, including those of monkey bites. In addition, 
a pilot project for Prevention and Control of Human Rabies 
has also been launched under 'New Initiatives' in the XI 
Five Year Plan. 

Cont.lner Cargo Handling on We8tern Coast 

1504. SHRI ADHALRAO PATIL SHIVAJIRAO: Will the 
Minister of SHIPPING, ROAD TRANSPORT AND 
HIGHWAYS be pleased to state: 

(a) whether the Union Government proposes to set 
up an independent expert group to examine the capacity 
and requirement of container cargo on the Westem Coast; 

(b) if so, the details thereof; 

(c) whether the Union Government also proposes to 
merge Mumbai Port Trust with Jawaharlal Nehru Port 
Trust to augment the cargo handling capacity; 

(d) If so, the det.11s thereof; and 

(e) the time by which the final decision Is likely to 
be taken in this regard? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BMLU): (a) and (b) Yes, 
Sir. The Government has constituted a High Powered 
Committee to study various aspects of container handling 
facilities In the Major Ports on the Ea.t and We.t Coast 
of the country. The Committee will study the infrastructure 
facilities for handling containers at Major Port.; 
identification of bottlenecks and problems of conge8tlon, 
etc, explore areas of improvement in the entire logistics 
chain; and make short term and long term 
recommendation to meet the challeng.s of Increased 
container traffic. 

(c) No, Sir. 

(d) and (e) Does not arise. 

Incr.... of TB C.... In the C.pltal 

1505. SHRIMATI JAYAPRADA: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Govemment has received reports that 
there is an increases In the number of Tuberculosis (TB) 
cases in Capital; 

(b) if so, the details thereof and the reasons therefor; 
and 

(c) the steps taken by the Government to check such 
increase in the number of TB cases in the capital? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE <SHRIMATI PANABAKA 
LAKSHMI): <a) No, Sir. 

(b) Does not arise. 

(c) The Revised National TB Control Programme 
(RNTCP) widely known as DOTS. which Is WHO 
recommended strategy, is being implemented as a 100% 
centrally Sponsored Scheme from 1997 In the country in 
a phased manner with an objective to achieve cure rate 
of 85% of new sputum poshive cases and to detect at 
least 70% 01 such cases. By March 23, 2006, all the 
States in the country including Delhi are implementing 
RNTCP, allowing access of DOTS to all TB patients In 
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the country. Under the programme, diagnosis and 
treatment facilities including a supply of anti TB drugs 
are provided free of cost to all TB patients. For quality 
diagnosis, designated microscopy centres have been 
established for everyone lac population in the general 
area and for 50,000 population in the tribal, hilly and 
difficult areas. Sputum microscopy instead of X-ray avoids 
'over diagnosis and identifies infectious cases. More than 
12250 microscopy centres have been established in the 
country. Drugs are provided to the TB patients In patient 
wise boxes to ensure that all drugs for full course of 
treatment are earmarked the day a patient is registered 
for treatmt'nt under the programme. Treatment centres 
(DOT centres) have been established near to residence 
of patients to the extent possible. All govemment hospitals, 
Community Health Centres (CHC), Primary Health Centres 
(PHCs), Sub-centres are DOT Centres. !n addition, NGOs, 
Private Practitioners (PPs) involved under the RNTCP, 
Community Volunteers, Anganwadi workers, Women Self 
Groups etc. also function as DOT Providers/DOT Centres. 
Dlugs are provided under direct observatiol") and the 
patients are monitored so. that they complete their 
treatment. 

The RNTCP is being implemented in Delhi through 
24 Chest Clinics, 188 Microscopy Centers and 580 DOT 
Centers. The community and medical professional is made 
aware on the early sign and symptoms 01 TB so that the 
patients report themselves are referred for early diagnosis 
and treatment. 

In Delhi, the case detection and success rate of new 
sputum positive patients put on treatment under DOTs is 
consistently above 90% and 85% respectively. 

Norms for labelling Packaged Food 

15OS. SHRIMATI MANEKA GANDHI: Will the Minister 
of HEALTH AND FAMILY WELFARE. be pleased to state: 

(a) whether there are any norms for labelling of the 
packaged food products indicating nutritional value 
thereon; 

(b) if so, the details thereof; 

(c) if not, the reasons therefor; and 

(d) the steps taken by the Govemmentin this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 

LAKSHMI): (a) and (b) Under the provisions of Rule 32.A 
of the Prevention of Food Adulteration (PFA) Rules, 1955, 
any food claimed to be enriched with nutrients such as 
minerals, proteins or vitamins shaD give quantities of such 
added nutrients on the label. However, an amendment to 
rule 32 of the PFA Rules, 1955, relating to labelling of 
the prepackaged food has been notified vide G.S.A. No. 
664 (E) dated 19.9.2008, which shall come into force 
w.e.f. 19.3.2009. 

(c) and (d) Do not ariee. 

Food and Drug T •• tlng Labol1ltorle. 

1507. SHRI KISHANBHAI V. PATEL: Will the Miniater 
of HEALTH AND FAMILY WELFARE be pleased to state: 

(a) the details of total number of food and drug 
testing laboratories In the country, State-wise; 

(b) whether the Govemment proposes to establish 
more such laboratories in the country during 2008-09; 

(c) if so, the datalla thereof location-wise and the 
criteria fixed for idantHication of such location; 

(d) whether the Govemment proposed to upgrade 
existing food and drug testing laboratories in various part 
of the country; 

(e) the datails of funds allocated for the said purpose 
during the current year, laboratory-wise; and 

(f) the details of the expenditure Incurred or likely to 
be incurred on setting up/upgradation of these 
laboratories? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) A statement containing details of Central 
Food and Drugs testing Laboratories in the country is 
enclosed. 

(b) No, Sir. As far as the Central Government is 
concerned, there is no such plan to establish more such 
laboratories during 2008-09. 

(c) and (f) Do not arise. 

(d) and (e) Upgradatlon of facilities of food and drugs 
testing laboratories is a continuous and ongoing process, 
depending on the needs of particular laboratories. 
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StIIlement 
1 2 

List of CM1trsl Drug Tllsling Labors/orills 
3. 

SI,No. Name 

Central Food Laboratory, 3, Kyd Street, 
KoIkata-700016 (West Bengal) 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

2 

Central Drugs Testing Laboratory, Thane, 
Mumbai-4oo804 (Maharashtra) 

Central Drugs Laboratory, Kolkata-700016 
(We&t Bengal) 

Central Indian Pharmacopoeia Laboratory, 
Ghaziabad (U.P.) 

Central Drugs Testing Laboratory, Chennal 
600003 (Tamil Nadu) 

Regional Drugs Testing Laboratory, GuwBhati 
(Assam) 

Central Research Institute, Kasauli (Himachal 
Pradesh) 

Regional Drugs Testing Laboratory, Chandigarh 

4. 

5. 

6. 

7. 

Food Research & Standardization Laboratory, 
Ghaziabad-201001 (U.P.) 

Central Food Laboratory, Sonauti (U.P.) 

Central Food Laboratory, C/o Central Food 
Technological Research Institute, Myaore-
570013 (Kamldaka) 

Central Food LabOratory, Raxaul (Bihar) 

Visit of External Affaire MIni.., to Foreign 
Countrl .. 

1508. SHRI AJOY CHAKRABORTY: 
SHRI GURUDAS DASGUPTA: 
SHRI ADHIR CHOWDHURY: 
SHRI SURAVARAM SUDHAKAR REDDY: 

Will the Minister of EXTERNAL AFFAIRS be pleaHd 
to state: 

Lis/ of CIIn/rs/ Food Laboratories 

(a) whether he recently viaited the USA and other 
countries; 

1. Central Food Laboratory, Mumbai 
(b) If 80, the details thereof; and 

2. 

(Maharashtra) 

Central Food Laboratory, C/o State Public 
Health Laboratory, Stavely Road, Pune-
411001 (Maharashtra) 

(c) the details of the discusslona held and the 
agreements signed during the visit? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI ANAND SHARMA): (a) to 
(c) Details are given In the encIond statement. 

St.IMJent 

Place/Country Date of Visit Discussions Held Agreements 

01 Visit 

2 3 4 

Cape Town, 10-11 May 5th meeting of IBSA A Communique was 

South Africa 2008 Trilateral Ministerial i88ued 
Commission 
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1 

UAE 

Yekaterinburg 
(Russia) 

Islamabad, 
Pakistan 

People's 
Republic of 
China 

2 

12-14 May 
2008 

14-16 May 
2008 

20-21 May 
2008 

4-7 Jun 
2008 

DECEMBER 10, 2008 

3 

Fruitful and substantial 
discussions on bilateral relations 
with UAE Foreign Minister, H.H. 
Sheikh Abdullah bin Zayed AI 
'Nahyan, and Crown Prince of 
Abu Dhabi and Depllty Supreme 
Commander of the Armed Forces 
H.H. General Sheikh Mohammed 
bin Zayed AI Nahyan. 

The Fourth standalone trilateral 
meeting of the Foreign Ministers 
of India, Russia and China and 
the first .standalone meeting of 
the Foreign Ministers of Brazil, 
Russia, India and China (BRIC) 
were held on 15 and 16 May, 
2008 respectively. The meetings 
discussed regional and 
international issues of common 
interest as well as cooperation 
trilateral and quadrnateral 
formats. EAM also held bilateral 
meetings with the Foreign 
Minister of RuSSia, Mr. Sergei 
Lavrov, the Foreign Minister of China, Mr 
Yang Jiechi and the 
Governor of Sverdlovsk Region 
(of which Yekaterlnburg is the 
Capital), Mr. E.E. Rossel. 

Review of the Fourth Round of 
the Composite Dialogue 

EAM called on the Chinese Vice 
President. Mr. Xi Jinping, during 
which both leaders had positive 
discussions on the importance of 
India-China relations and the role 
of the two countries in the 21st 
century world. 
In their talks, EAM and Chinese 
Foreign Minister. Mr. Yang 
Jiechi reviewed the 
understandings reached during 
PM's visit to China in January 
2008. and also discussed how to 
promote more trust and 
understanding in concrete terms. 

4 

Nil 

Joint Communiques 
of the trilateral and 
the BRIC meetings 
were luued. 

852 

Agreement on Consular 
Acee.. between India and 
Pakietan 

A MoU for provision of 
hydrological information on 
the Brahmaputra river In 
flood •• ason by China to 
India was signed. 
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Australia 

Egypt 

Tehran 

Colombo, 
Sri Lanka 

2 

23 June, 2008 
• 

1-3 July, 2008 

29-30 July, 2003 

31 July, 
3 Aug, 2008 

AGRAHAVANA 19, 1930 (5.9ks) 

3 

EAM visited Canberra for the 5th 
Round of India-Australia Foreign 
Minister's Framework Dialogue. 
During the visit, he met Australia 
Foreign Minister 88 well as Prime 
Minister and discussed bilateral 
and International Issues of 
importance. The visit provided 
opportunity to take stock of the 
state of bilateral relations and 
means to strengthen the ties in 
diverse fields. 

Called on President Hosny 
Mubarak and held discussions 
with Egypt's Foreign Minister 
Ahmed About Gheit. Bilateral 
Relations as also the situation in 
the region was discussed during 
these meetings. 
EAM also met Secretary General 
of the League of Arab States 
Amre Moussa and reviewed 
India's relations with the Arab 
League as well with Its member states. 

Led Indian delegation to the 15th 
Ministerial Conference of the 
Non-Aligned Movement; 
Held bilateral meetings with 
Foreign Ministers of Iran, Cuba, 
Sri Lanka, Belarus, Cyprus and 
Algeria and called on the Iranian 
President Mahmoud 
Ahmadinejad. 

Council of Ministers and 
15th SAARC Summit. 

Discussions were held on 
SAARC Matters. 

4 

During the visit, 
Extradition Treaty 
and Mutual Legai 
Assistance Treaty 
were signed. 

No agreements were 
signed during the visit. 

None 

Four agreements 
were signed:-

854 

(I) Charter on the establishment 
of SAARC 
Development Fund (SDF) 
(ii) Agreement on the 
establishment of the South 
Asian Regional. Standard 
Organization (SARBO) 
(iii) SAARC Convention on 
Mutual Assistance in Criminal 
Matters (MACM) (iv) Protocol 
of Accession of IslamiC 
Republic of Afghanistan to 
Agreement on SAFTA. 
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New York 28 Sep-2 Oct., 2008 

Washington, 10-11 
USA October, 2008 

FDI In NH Projects 
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3 4 

Led Indian delegation to: No .. 
Informal Plenary of the UN 
General Assembly (GA) on the 
International Day of Non-
Violence (2 October) 
High Level Plenary of UNGA on 
the midterm review of the 
Almaty Action Plan (2 October) 
Led Indian delegation to the 
following meetings on the 
sidelines of the UNGA; 
4th Round of India-GCC 
Political Dialogue (29 September) 
Ministerial meeting of IBSA 
initiative on the sidelines of the 
UNGA (29 September) 
SAARC Ministerial Meeting on 
the sidelines of the UNGA (29 
September) 
Held bilateral meetings with 
Foreign Ministers of Czech 
Republic, Jordan, Nepal, Nigeria, 
Russia, South Africa, Sri Lanka, 
and Trinidad and Tobago, and 
the President of the General 
Assembly and the UN Secretary 
General on the sidelines of the 
UNGA. 

The purpose of the visit was to Incla-US Civilian 
sign the India-US Civilian Nuclear Agreement 

alongwith the targets fixed for the purpose during 
2008-09 and 2009-107 

1509. SHRI NAND KUMAR SAl: Will the Minister of 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) Yes, Sir. Foreign Direct Investment 
is permitted in construction and maintenance of National 
Highways. All Projects under NHDP are awarded on the 
basis of Intemational Competitive Bidding. 

(a) whether there is any ~roposal for Foreign Direct 
Investment (POI) in construction and maintenance of 
National Highways: and 

(b) if so, the details of the project identified for the 
purpose and the status of work undertaken in this regard 

(b) The details of FDI projects awarded are given in 
the enclosed statement No specific target has been fixed 
separately for FDI as all Projects are awarded on the 
basis of competitive bidding. 
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2 3 4 5 6 7 8 

23. RI;nIIV QIoIaN m lJIIIWIdIII 1N)8.rJC.t) 26 54.7 229.91 lbIIr~ SqalgE .... 1iIg ScIII KaIUI AnldIC StlCT I'll ~ 
CnlCIl. lid. (N) 

24. blUI &tIIa I ., UPnIJ Bolder ~ 25.16 S3 3IJl.34 4 lJnId CSHK·SonI (.IV) Oft.InIIInf{ RnldiSA s.unNI 

25. ItjdIIIbId IIqItIre IICIon (A08-11iC-I3) 40 243.38 lbIIr.,... Cri.aI EIW Caqmtion Tliun ~E IndiIfI.FIftt 

; 26. JlDhpIt\ IEMMP-2) 25 36 213.89 1HIr.-1IIn 1Tl).CddI(JV) ~f{ An. SA. hIz*Id 

27. .. r 10 GarImore (PICkagHV) 15,8A ~.3 471.54 \MdIr~ DlIllllIIIIUIrii c.p. LId. KorIIIHndII f{ IMsCarta., DInrIlII 
_ .... Cn1ndDn Co. 
LldIoN) 

28. Della m RINpIK II'IdIIvt VI) 14 ISA 479.74 Had DIllin InUlrIII Corp. Ud. I<OrUHnIIIn f{ WlCarlBro DImI,* 
,... CorIru:IIan Co. lit 

21. _.IAIHt-5) • 26 151J 1HIr~ ~Engi1Hg 60lil Korw .... --- tJ(...., 
CnI Co. CEG LId. (JV) 

30. ~ (AIJ8.lIt.4) • 55 225 Iair .... tan 1M CorpIrIIan -- ArIu1*In ---
UK ... 

ctGlId(JV) 

31. ~ IJ GagocIIIr IPackage VI 15 lD6.2 410.24 4_ "~(JV) O*Ia-kIIIIn f{ I/JICiliBro o..i. 

3l. I'qIrtI-PIiiI 8 ... 57 360 HJIIId GInuIa .... VItT MIIIysIa IIIIIyIiIn I'iI:roI lid. UK 

31 AnIiIpII-TIlli IIJ47 213.2 Had OIIR-T~ E.- Ud. InIIiIn-IIIIIyIiIn f{ DORSCH Cor-. GIrrrw't 
34. fIIit.OnulI 85 432.4 4101 ConIorIIIn 01 GaIMa .... j'IiIl DorIII ConIUtInI GIrrrw't 

(IrIIIIrII) , ¥ItT 

35. QRIIor.Jft 75 III 614 lbIIr .... DSC·,IjIoIIo CIlI1IOI1i&.m IndoIn-UK N GrWIbnI CIrbro-EIIA (JV) 1lenN*1IdiIn 

36. TIrriIlIrIm-TiIdivnm 4S 93 375 4 lJned TI1IIIIrIm-TII'dvnn E.- 1rdln-1iIIIyIBI f{ 
., I'll Ud. (ConIorIIIn 01 
GIotA CcrIsairn & UE 1IIIIjIia) 

37. VMlilIII'dII SIiIge l1li ~ 641 4 IAned SVSTG Corw1Un 01 USA· PIiIpiIes.Jncll WI ScIIid1 tefgernam Gelllllll¥ 
PlCltlcMmit-l'8lDC- nlPinner 
STRADEC i1c-CE S & L , T 

38. SeIem m Kw 1NS-2/TN-2) 41.55 253.5 lbIIr~ lItVYll-toR.JT£C IoN) ~f{ -.CondII RIIn 
(UVR~' 
TaIIIy I'it Ud.1 

39. CI*IUiIIII-.,." ISix iII1I) 82.5 572.3 \MdIr .... 1IIn IJI Ccfparm IItmId ..... 1rdIn 
IDFC Ud. 

40 ~(SIIiInI) 23t 1405.57 lair........, III! i1IIInUI DMIapeIs 1ndIIrI-9ngIpare 
Ud.-DIAIcII lin Kl 

41. ........ 11 111 483 lbIIr .-Ion JIm " CoIpnIon 
....,.. ICT IrdIn 

42. ~ 4/i 190 lbIIr~ F'It;eIt __ IIJI()o,AJ jUK}-OSC tJ(flIIIn Ii RnIdi SA- 1IIIIIuIiI ... 
(~~ (UK) Corman FIIIItIci TIftIy 

EngnMrs 

43- ~1P'tV1-B) 4S 82.1$ ., lhIIr~1IIn LJoI.:iIpOOIJPIIorj(f{ ......... JV 
(Trialy limy I'll UtI 

44. DeItGiIgIGn SecIIan (kcas CoriIIIIad &'II lilli) 27.7 710 8lJt11d .I/pIUh RUIIis Ud.- iIIIIMdII1 WlflTESUd. inIIIl-USA os Cn1I. Ud. 

45. NIIIJIII. TIll (All-T) 5 n0.517 121.3$ 41n1 ClDBI..- IIr1iIyUI lUI .. Gaarp it. USA 

48. SiIIpuI-iJdnoIr ,. 15 322 1.QIIr .-Ion __ ~ (UK) ConIIIM JV it. I\ISAI-WSA I'll lid. (IIdMI 
I 

47. ~,,**(SIr1lle) 211 2218 ---- Ilia COIIII ~ 
CorasiIIme& StCorsII 
CoMn CcnIAdorI 
SA-SoIII EI'IIIrpbe LII. 
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2 3 

72 ()IpI(MI (NI.I2) n 321.41 

73 ~(AP-l') 81.111 323.35 

74. ~(QR.VI) 52.058 189.68 

lA 21.n 7118 

43.4 165 

NEI 50 

78. .;..m.-BnI1iddI (TIfIIW-C) 78.75 399.745 

62 323.62 

n 372.4 

n.825 348.444 

45 ZlO.SS 

40 242.81 

84 ~ (GTflW.A) 76 467.13 

72 286 

[Tl7lnslllhonj 

Medical and E-Wa.te In NCR 

1510. PROF. VIJAY KUMAR MALHOTRA: 

DECEMBER 10, 2008 

6 

Had 

PI SUrIIIr IIiIII • 
AltilKuIIr·SII ~ 
ConWIiDn (JV) 

a.tIi~ 

Hod IT Thai l San ~ 
III*Ien IndI (JV) 

l.W1der ~ CdtIIDnIIvy IWia 

4 I.II1Id f'An.ae. (JV) 

4 lJned LG &1!Ii. & CCIIIIIIdon 

4 lnd SIqya1g __ 

0IinIII SNUII 
Engineers Pv1. Ill. 

lkIdef .,....I0Il PRIgr-. CmI1ndI1 
1lI .. s-y BemId (oN) 

7 

T....."N SNC-lIIIIIi1 fit • 
MAVEE .... 

DHV IrIII1IIianII BY 

SllEC ... 

CES ... LId.-8ECA 
(JV) 

ICY PIt Ill. 

N.D. 1.11 1nI. 

864 

8 

F .... 

1rdIn 

SHRI CHANDRA BHUSHAN SINGH: 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) to (c) According to an estimation made by 
the Delhi Pollution Control Committee (DPCC), 
approximately 2400 tons per annum (TPA) of blo-medical 
waste (BMW) is generated In Delhi. There are two 
common blo-medical waste treatment facilities (CBWTFs) 
operating in Delhi. Further, there are 22 health care 
facilities (HCFs), which are having Individual bia-medical 
waste treatment facilities. There are three CBWTFs in 
U.P., three CBWTFs in Haryana and one CBHWTF in 
Rajasthan, which are treating the bio-medical waste 
generated in their respective States, including the National 
Capital Region (NCR), Delhi. 

Will the PRIME MINISTER be pleased to state: 

(a) whether a large quantity of harmful medical and 
E-wastes is dumped in the National Capital Region (NCR) 
every year; 

(b) if so, the details thereof and the reasons therefor; 
and 

(c) the details of the scheme plan formulated by the 
Government for speedy disposal of these waste and to 
check the dumping of such waste? 

The following steps have been taken to overcome 
the problem of 8-waste: 
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(1) The Guidelines for Environmentally Sound 
Management of E-Waste have been formulated 
and the approved Guidelines are placed on the 
websites of the Ministry of Environment & 
Forests (MOEF) and the Central Pollution Control 
Board (CPCB) (i.e., www.envfor.nic.in and 
www.cpcb.nic.in respectively). 

The Guidelines provide the approach and 
methodology for environmentally sound 
management of e-waste which include details 
such as e-waste composition and recycalable 
potential of the items of economic value, 
identification of possible hazardous contents in 
e-waste. The Guidelines also provide for the 
recycle, re-use and recovery options, treatment 
and disposal options and the environmentally 
sound e-waste treatment technologies, etc. 

(2) As per the provisions of the Hazardous Wastes 
(Management, Handling and Transboundary 
Movement) Rules, 2008, units recycling or 
reprocessing hazardous electronic waste listed 
at SJ.No. 18 In Schedule-IV to the said Rules, 
are required to be registered with the Central 
Pollution Control Board to ensure adoption of 
environmentally sound technologies for these 
wastes. 

(English! 

Radiation Emergency Response Centre 

1511. SHRI SRAJA KISHORE TRIPATHY: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Government proposes to set up a 
network of radiation emergency response centres in 
different parts of the country to deal with nuclear 
emergency situations; 

(b) if so, the details of the broad features thereof 
alongwith the cost involved; 

(c) the benefits that are Ukely to be accrued as a 
result thereof; and 

(d) the time by which such centres are likely to be 
operational in the country? 

THE MINISTER OF STATE IN THE PRIME 
MINISTER'S OFFICE AND MINISTER OF STATE IN THE 

MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND 
PENSIONS (SHRI PRITHVIRAJ CHAVAN): (a) Yes, Sir. 

(b) Government has set-up eighteen Emergency 
Response Centres (DAE-ERCs) at various Installations of 
Department of Atomic Energy across the country at a 
cost of Rs. 10.00 crore. The DAE-ERCs are having 
various monitoring systems and training is about Rs. 30.00 
lakh per annum. 

(c) DAE~ERCs will help in advising and aiding the 
Local Administration and Security agencies In taking 
appropriate counter/rescue measures to meet unforeseen 
eventualities of nuclearlradiological emergencies affecting 
the public domain in addition to helping Emergency 
Response Team (ERT) to respond in time for the anove 
situations. 

(d) All these 18 DAE-ERCs are operational and 
upgradation in terms of Radiation Monitoring Systeml 
Protective Gear Is an ongoing process. 

Price. of Homoeopathlc Medici".. 

1512. SHRI SHAILENDRA KUMAR: WiD the Minister 
of HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the homoeopathic medicines have 
become costlier In the country; 

(b) if so, the details thereof; 

(c) the steps being taken by the Government to check 
their rising prices: 

(d) whether the Government propose. to enact any 
law to keep the prices of drugs under control; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) Yes, Sir. 

(b) The Federation of Homoeopathic Manufacturers 
of India (FOHMI) have stated that most manufacturers 
have increased the prices of medicine. by 7% to 10% 
on account of increases in the prices of inputs, 
manufacturing cost, wages, transportation, etc. 

(c) There is no in.titutlonal mechanism to monitor 
the price of Homoeopathic medicine. 
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(d) No, Sir. 

(e) Not applicable. 

Plantation along National Highways 

1513. SHRI S.K. KHARVENTHAN: Will the Minister 
of SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) whether the Government has undertaken 
plantation of trees along the National Highways; 

(b) If so, the details thereof alongwlth the stretches 
of National Highways where plantation has been done or 
is undergoing including Tamil Nadu; 

(c) whether a large number of tre.. have died or 
dried down due to improper upkeep; and 

(d) if so, the details thereof and the action taken by 
the Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) Yes, Sir. 

(b) The state-wise details are given in the details 
are enclosed Statement. 

(c) No, Sir. 

(d) Does not arise. 

Statement 

SI.No. Stretch 

2 

1. Km. 62.5 to Km. 117.0 

2. Km. 11.38 to Km. 75.5 

3. Lucknow Bypass 

4. Km. 75.5 to Km. 80.6 

5. Km. 449 to Km. 422 

6. Km. 255 to Km. 220 

7. Km. 410.700 to Km. 420.300 

8. Km. 447.000 to Km. 470.000 & 
Km. 476.150 to Km 498.800 

9. Agra-Shikohabad (GTRIPI1-A) 
Km. 199.66-Km.250.5oo 

10. Shikohabad-Etawah (GTRIP/l-B) 
Km. 250.500 Km. 307.500 

11. Etawah Bypass 8alance work 
Km. 307.Soo-km. 321.100 

12. Etawah Rajpur (GTRIPI1-C) km. 
321.100-km.393,000 

State 

3 

Gularat 

Uttar Pradesh 

Uttar Pradesh 

Uttar Pradesh 

Uttar Pradesh 

Uttar Pradesh 

Bihar 

West Bengal 

Uttar Pradesh 

Uttar Pradesh 

Uttar Pradesh 

Uttar Pradesh 

NH No. Remarks 

4 5 

88 Plantation in progress 

25 Plantation in progress 

25 Plantation in progress 

25 Plantation in progress 

2 Plantation in progress 

25 Plantation in progress 

31 Plantation in progress 

31 Plantation in progress 

2 Plantation work is being taken up 
by forest department for which funds 
are already deposited by NHAI to 
forest department 

2 

2 

2 
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13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

28. 

29. 

30. 

31. 

AGRAHA YANA 19, 1930 (SskB) 

2 

Khaga-Handia (TNHPIIIl-A) km. 115 
km. 158 

Handia-Varanasi (TNHPIIU-C) Km. 245. 
Km. 317 

IV-O Dehri-on-Sone-Aurangabad (Km. 
140-km 180) 

V-A Aurangabad Barachatti 
(km. 18O-km 240) 

3 

Uttar Pradesh 

Uttar Pradesh 

Bihar 

Bihar 

Tindivanam-Ulundurpet Tamil Nadu 
(km. 121.1 Q-km 192.25) 

Ulundurpet-Pedalur Tamil Nadu 
(km. 192.25-km 285.00) 

Chennai-Tada Tamil Nadu 

Tada-Nellore Andhra Pradesh 

Nellore to Vliayawada & Vijaywada to Andhra Pradesh 
Gundugulanu 

Gundgulanu to Ankapalli Andhra Pradesh 

Visakhapatnam to Ichapuram Andhra Pradesh 

Sunakhala to Khurda Orissa 

Bhubneshwar to Chandikhol Ori888 

Turnkur-Nelamangala (km 29.5 to km 62) Karnataka 
=32.5 km length 

Tumkur-Sira (km 75 to km 116.4)=41.4 Karnataka 
km length 

Sira bypass (km 116.4 to km 122)=5.9 Kamataka 
km length 

Km 340 to km 385.600 Karnataka 

Km 385.600 to km 404 Kamataka 

Km 433 to Ian 454 Karnataka 

4 

2 

2 

2 

2 

45& 45B 

45 & 458 

5 

5 

5 

5 

5 

5 

5 

4 

4 

4 

4 

4 

4 

to QUflSIions 870 

5 

Plantation completed by forelt 
department 

Plantation completed by fore It 
department 

Plantation along road side was 
carried out by Contractor as per 
BOa provision of Civil package. 

Avenue plantation along road 
side is provisioned and plantation 
was carried out. However, it 
could not be completed as the 
stretch will now be six laned 
under NHDP Phaae V. 

Plantation Is in progress 

Plantation is in progress 

Plantation has been carried out 
by National Highways 

-do-

-do-

-do-

-do-

Plantation in progress 

Plantation in progrEl81 

Plantation in progreaa 

Completed (median plantation) 

Completed (median plantation) 

Completed (median plantation) 

" 
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2 3 

32. Km 454 to km 495 Karnataka 

33. Km 495 to km 515 Karnataka 

34. Km 515 to km 592.240 Karnataka 

35. Widening to four lane from km. 9/0 
to 181740 of NH 202 

36. Widening to four lane from km 181740 
to 3010 of NH 202 

Children'. Death due to Measles Vaccination 

1614. SHRI ADHALRAO PATIL SHIVAJIRAO: 
SHRI BADIGA RAMAKRISHNA: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether some deaths cases of children have been 
recently reported in Tamil Nadu due to measles-vaccine 
administered at a primary health centre; 

(b) if so, the details thereof; 

(c) whether the Government has conducted any 
inquiry into the causes of deaths; 

(d) if so, the outcome thereof; and 

(e) the action taken by the Government against the 
persons found guilty for the same? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) and (b) Yes Sir. Four deaths of infants 
were reported following administration of measles vaccine 
from two PHCs 01 Thiruvallur district of Tamil Nadu on 
23rd April, 2008. 

(c) and (d) A Central Team of experts constituted by 
Ministry of Health and Family Welfare to investigate the 
reported deaths of infants found that the probable cause 
01 death could be due to Anaphylactic shock. 

(e) The State Government has instituted an enquiry 
and pending investigation placed the concerned staff 
Village Health Nurses and Pharmacists under suspension. 

4 6 

4 Completed (median plantation) 

4 Completed (median plantation) 

4 Completed (median plantation) 

Development of Nur.lng Service. 

1515. SHRIMATI MANEKA GANDHI: 
SHRI K.S. RAO: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) the current status of the proposal for establishment 
of Centres of Excellence of Nursing as envisaged in the 
new scheme for Development of Nursing Services; and 

(b) the details of fund eannar1<ed and spent for the 
purpose? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) and (b) The EFC Memo for establishment 
of various Nursing Institutions Including Centers of 
Excellence 01 Nursing at an estimated cost of Rs. 2900 
crores was circulated to all concemed departments. One 
01 the conditions for the establishment of Center of 
Excellence of Nursing is allocation of land by the 
concerned States. The States have been requested to 
identify and earmar1< the required land for the purpose of 
Setting up of Institution. The further action will be taken 
for obtaining approval of EFC and Cabinet Committee 
keeping in view the responses to be received from the 
States. The question for release of fund would arise after 
the approval of EFC and Cabinet Committee. 

Quality Plant. for Environmental Affore.lallon 

1516. SHRI KISHANBHAI V. PATEL: Will the PRIME 
MINISTER be pleased to state: 

(a) whether there is any proposat to produce good 
quality plants in nurseries and environmental afforestation 
units for expansion of forests outside the designated forest 
areas; 
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(b) if so, the details thereof; 

(c) whether such proposals are por.ding before the 
Govemment for clearance; 

(d) if so, the details thereof and the reasons therefor; 
and 

(e) the time by which these pending proposals are 
likely to be cleared? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FOREST (SHRI s. REGUPATHY): 
(a) and (b) A Scheme for expansion of forests outside 
the designated forest areas has been mooted by the 
Ministry of Environment & Forests which also envisages 
the production of good quality plants. The Scheme is yet 
to be approved. 

(c) to (e) Does not arise. 

Remark. of UNHCHR on Jammu and Kashmir 

1517. sHRI BRAJA KlsHORE TRIPATHY: Will the 
Minister of EXTERNAL AFFAIRS be pleased to state: 

(a) whether the UN High Commissioner for Human 
Rights (UNHCHR) has recently issued any statement on 
Jammu and Kashmir; 

(b) if so, the details of the statement made and the 
reaction of the Government thereto; and 

(c) the steps taken by the Govemment in this regard? 

THE MINISTER OF EXTERNAL AFFAIRS (sHRI 
PRANAB MUKHERJEE): (a) and (b) The Statement by 
the Office of the High Commissioner for Human Rights is 
reproduced below: 

"The Office of the High Commissioner for Human 
Rights is concemed about the recent violent protests 
in Indian-administered Kashmir that have reportedly 
led to civilian casualties as well as restrictions to the 
right to freedom of assembly and expression. OHCHR 
calls on the Indian authorities and in particular security 
forces to respect the right to freedom of assembly 
and expression, and comply with international human 
rights principles in controlling the demonstrators. The 
use of force should be proportionate to the threat 
posed and firearms must only be used in dispersing 
a violent assembly to protect individuals against an 

imminent threat of death or serious Injury. The Acting 
~igh Commissioner calls for thorough and 
Independent investigations Into all killing. that have 
occurred so far. OHCHR also calls on the 
demonstrators to protest using peaceful means only. 
Leaders of the different protesting groups have a 
responsibility to ensure that demonstrations are 
peaceful and that the demonstrators are not carrying 
sticks, guns or other weapons and refrain from 
intimidation. Political actors are urged to take all 
necessary protection measures to avoid exposing 
people under 18, including young children, to violence 
and to manipulation for political ends." 

The Ministry of External Affairs i88Ued a statement 
which is reproduced below: 

·We regret that the Office of the UN High 
Commissioner for Human Rights (OHCHR) has issued 
a statement on the situation In Jammu and Kumir. 
This Is uncalled for and Irreaponslble; India does not 
need any advice in respect of the protection and 
promotion of the human rights of Its citizens. OHCHR 
should be aware that the State of Jammu and 
Kashmir has been a victim of terrorist violence for 
aimost two decade. and all through this period, the 
authorities have acted within the law and with 
restraint. Terrorist groups have targeted innocent 
civilians. They have not refrained from taking women 
and children as hostages as in the recent incident in 
Jammu. In all their actions against terrorists, 
personnel of the security forces have sought to 
ensure that no Innocent lives are l08t and for this 
objective have on many occasions laid down their 
lives." 

(c) The Permanent Representative of India to the 
United Nation. in New York was asked to convey India'. 
unhappiness on the statement and to ask the United 
Nations Secretary General to ensure that United Nation'. 
organizations/officials do not make staternentslcommenta 
on Jammu and Kashmir. 

Youth Affa'r. and Sporta Project. 

1518. sHRI MADHU GOUD YASKHI: 
SHRIMATI NIVEDITA MANE: 
sHRI EKNATH MAHADEO GAIKWAD: 

Will the Minister of YOUTH AFFAIRS AND SPORTS 
be pleased to state: 
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(a) the details of projects impl,emented by the 
Government in various States regarding Youth Affairs and 
Sports during the last three years and the current year 
including Andhra Pradesh and Maharashtra; 

(b) the funds earmarked for the purpose. State-wise; 
and 

(c) the success achieved as a result thereof. project-
wise? 

THE MINISTER OF STATE OF THE MINISTRY OF 
YOUTH AFFAIRS AND SPORTS (DR. M.S. GILL): (a) 
and (b) State-wise funds are not earmarked by this 
Ministry for implementation of projects/schemes in the field 
of Youth Affairs and Sports. However, grants released to 
various States for construction of Youth Hostels during 
the laat three years and the current y •• r are given In the 
enclosed statement. 

(c) Two Youth Hostels at Hubli and Visakhapatnam 
have been completed. 

Stlltement 

State-wise funds released for constructionldevs/opment of Youth Hoshlis dufing Iht1 
last three years and current year: 

Name of the State 

2005-06 

Andhra Pradesh 

Arunachal Pradesh 20.00 

Haryana 111.38 

Karnataka 

Himachal Pradesh 4.85 

Madhya Pradesh 

Manipur 30.00 

Punjab 4.85 

Rajasthan 160.42 

Orissa 24.23 

Tamil Nadu 40.00 

Uttar Pradesh 10.36 

Uttarakhand 50.00 

Total 456.09 

{Trans/ation! 

Irregularities In Regional Passport Offices 

1519. SHRI CHANDRA DEV PRASAD RAJBHAR: 
Will the Minister of EXTERNAL AFFAIRS be pleased to 
state: 

(Rupees in lakH) 

Grants released 

2006-07 2007-08 2008-09 (till date) 

120.00 21.00 45.42 

43.20 20.17 

5.00 

0.64 

50.00 75.00 

20.00 

23.20 5.08 

40.00 6.69 

1.60 

50.00 20.45 30.76 

327.04 174.99 76.18 

(a) whether a large number of complaints have been 
received regarding irregularities in Regional Passport 
Offices; 

(b) if so, the details thereof;' and 

(c) the steps taken by the Govemment in this regard? 
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THE MINJSTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI E. AHAMED): (a) and (b) A 
total of 135 complaints have been received on 
irregularities in Passport Offices during the period January 
1, 2007 to September 3D, 2008. These relate to iasues 
such as corruption and procedural irregularities. 

(c) Govemment has taken action, as necessary, 
against errant officials by sanctioning prosecution by the 
concemed investigating agencies and by taking appropriate 
departmental action. Govemment has also taken several 
corrective measures. These include periodic surprise 
inspections, including Vigilance inspections, of Passport 
Offices, strengthening vigilance mechanisms in the Central 
Passport Organization and ensuring greater accountability 
In the working of Passport Offices. 

Grant of Perml •• lon to MNC. for Clinical Trial. 

1520. SHRI KIREN RIJIJU: 
PROF. VIJAY KUMAR MALHOTRA: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether the Govemment proposes to grant 
permission to the foreign pharmaceutical companies to 
conduct clinical trial. In the country; 

(b) if so, the details thereof and the l8asOns therefor; 

(c) whether the Govemment has received complaints 
that the pharmaceutical companies do not adhere to the 
laid down rules pertaining to clinical tests; and 

(d) if so, the details thereof alongwith the action taken 
by the Govemment thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) and (b) Permission to conduct clinical trials 
is granted to foreign as well as domestic pharamaceutical 
companies Schedule Y (amended in 2005) of Drug and 
Cosmetics Rules 1945 specifies the guidelines and 
requirements for conducting clinical trial In the country. 
This is applicable for both foreign as well as domestic 
pharamaceutical companies for clinical trial in India. As 
per the sald Schedule, it is also mandatory to conduct 
clinical trial as per Good Clinical Practice (GCP) guidelines 
(2001) published by Govemment of India. Application for 
clinical trial is requested to be submitted in Form-44 

alongwith prescribed fees and chemical & pharmaceutical 
information, animal & pharmacological, toxicological data, 
human clinical data of safety and efficacy etc. 

(c) No such complaint that the pharmaceutical 
companies do not adhere to the laid down rules pertaining 
to clinical tests has been received by the Drugs Controller 
General (India). 

(d) Does not arise. 

/Engllsh} 

Allocation of Coal Block. 

1521. SHRI BALASAHEB VIKHE PATIL: 
SHRI SANJAY DHOTRE: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the Screening Committee of Ministry of 
Coal has approved allocation of 23 captive coal mines 
blocks to steel, cement and sponge Iron companies; 

(b) If so, the details thereof; 

(c) the criteria laId down for allocation of coal blocks: 
and 

(d) the time fixed for operatlonallsation of the allotted 
coal blocks? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (SHRI SANTOSH BAGRODIA): (a) and (b) The 
Screening Committee has submitted Its recommendations 
in respect of 22 coal blocks, and one block was 
withdrawn. The Committee has recommended allocation 
12 coal blocks to iron & steel (including sponge iron) 
units, 2 coal blocks to cement units and 8 coal blocks 
jointly to iron & steel and cement units. 

(c) Inter-se priority for allocation of a coal block 
among the competing applicants for a captive block is 
decided as per the following guidelines: 

• Status (stage) level of progress and state of 
preparedness of the projects; 

• Networth of the applicant company; 

• Production capacity as proposed in the 
application; 

,. 
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• Maximum recoverable reserve as proposed in 
the application; 

• Date of commissioning of captive mine as 
proposed in the application; 

• Date of completion of detailed exploration (in 
respect of unexplored blocks only) as proposed 
in the application; 

• Technical experience (in terms of existing 
capacities in coal/lignite mining and specified and 
use); 

• Recommendation of the Administrative Ministry 
concerned; 

• recommendation of the State Government (i.e. 
where the captiv~ block is located): 

• Track record and financial strength of the 
company. 

(d) As per the guidelines, coal production from captive 
coal block should commence within 36 month (42 months 
in case the area tails in forest land) in case of open cast 
mines and in 48 months (54 months in case the area 
falls in forest land) in case of under ground mine, from 
the data of allocation. If the coal block is not explored, 
additional two years are allowed for detailed exploration 
and preparation of geological report. 

Coal Royalty Share for Development 

1522. SHRI PRABODH PANDA: Will the PRIME 
MINISTER be pleased to state the percentage of the 
money received from the royalty amount paid by the coal 
companies to the State Government is being spent for 
the local area development. 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (SHRI SANTOSH BAGRODIA): The revenue 
accruing from royalty on coal gets credited into the 
Consolidated Funds of the State Governments concerned. 
Since the local area activities undertaken by the State 
Governments are funded through their annual budget, it 
is difficult to determine any direct co-relation between the 
revenue accruals from royalty and the budgetary support 
to local area development activities. 

Eye Banks at Each District 

1523. SHRI SUGRIB SINGH: Wi" the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Government proposes to set up eye 
banks in each district In the country under the National 
Programme for Control of Blindness (NPCB): 

(b) If so, the details thereof and If not the reasons 
therefor; and 

(c) the time by which these eye banks are likely to 
bo set up? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (c) There is no proposal to set up eye 
banks in each district in the country under the National 
Programme for Control of Blindness (NPCB). NPCB has 
been providing financial support for setting upl 
strengthening eye banks in the country from Plan to Plan 
basis. The target for 11th Five Year Plan is to support 
30 eye banks by providing non-recurring assistance upto 
Rs. 15 lakh per eye bank with the aim to cover the 
entire country In a phased manner keeping in view 
resources and provision of funds under tha Programme. 

Penllon to Retired Sportlperaonl 

1524. SHRI NAVEEN JINDAL: Will the Minister of 
YOUTH AFFAIRS AND SPORTS be plaased to state: 

(a) whether any pension is paid to those retired 
sportspersons who have represented India in international 
events; 

(b) if 80, the details thereof; 

(c) whether it is proposed to enhance the pension 
amount in reCognition of their contribution to Indian sports; 
and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
YOUTH AFFAIRS AND SPORTS (DR. M.S. GILL): 
(a) and (b) Yes, Sir. The outstanding and meritorious 
sportspersons or sportspersoris living in indigent 
circumstances, are eligible for financial support under the 
Scheme of National Welfare Fund for Sportspersons and 
Scheme of Pension to Meritorious Sportspersons. 

(c) and (d) The Government has enhanced the 
financial assistance with effect from 01.07.2008 to 
sportspersons, living under indigent circumstances and 
meritorious sportspersons, under the scheme of National 
Welfare Fund for Sportsparsons and Pension to 
Meritorious Sportspersons, as per details given below: 
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(a) Scheme of National Welfare Fund for 
Sportspersons 

(i) Eligibility Ceiling for outstanding sportspersons 
In Indigem circumstances revised from Rs. 
36,000 per annum to Rs. 2.00 lakh per annum. 

(ii) Assistance for fatal injury to sportsperson raised 
from Rs. 1.00 lakh to Rs. 5.00 lakh. 

(iii) Assistance for sustaining injury other than a fatal 
injury enhanced from Rs. 40,000 to Rs. 2.00 
lakh. 

(iv) Pension for permanently incapeltated outstanding 
sportsperson increased from Rs. 2500 per month 
to Rs. 10,000 per month. 

Category of meritorious 
Sportspersons 

Medalists at the Olympic Games 

Gold Medalists at the World Cup/World 
Championships in Olympic and Asian 
Games disciplines 

Silver and Bronze medalists at the World 
cup/world Championships in Olympic and 
Asian Games disciplines 

Gold medalists of the Asianl 
Commonwealth Games 

Silver and Bronze medalists of the 
Asian/Commonwealt'" Games 

Gold medalists of Para-Olympic Games 

Silver medalists of Para-Olympic Games 

Bronze medalists of Para-Olympic Games 

Attack on Indian Embas.y In Kabul 

1525. SHAIMATI JHANSI LAKSHMI BOTHCA: Will 
the Minister of EXTEANAl AFFAIAS be pleased to state: 

(a) whether the Government of Afghanistan had 
informed India that an attack on Indian Embassy in Kabul 
was imminent; and 

(b) if so, the details thereof alongwith preventive steps 
taken to thwart the said attack? 

(v) Pension in other C8H8 enhanced from As. 2,000 
per month to As. 8,000 per month. 

(vi) Assistance to families of Indigent sportspersons 
increased from As. 40,000 to As. 2.00 lakh. 

(vii) Assistance for medical treatment Increased from 
As. 40,000 to As. 2.00 lakh. 

(viii) Assistance to eminent coaches, referees and 
umpires enhanced from As. 20,000 to Ra. 
50,000. 

(b) Pension to Meritorious Sportspersons 

The revised rates of pension after enhancement will 
be as follows: 

Pre-revised 
Pension 
(As.lPM) 

5000 

4000 

3500 

3500 

3000 

2500 

2000 

1500 

Aevised 
Pension 
(As.lPM) 

10000 

8000 

7000 

7000 

6000 

5000 

4000 

3000 

THE MINISTEA OF EXTEANAL AFFAIAS (SHAI 
PAANAB MUKHERJEE): (a) and (b) Inputs were received 
from the Government of Afghanistan that an attack was 
being planned by elements inimical to India to target the 
Embassy of India at Kabul. The Embassy of India 
undertook preventive aecurity measures, Including placing 
of HESCO bastions and boom barriers to minimize effect 
of any blast that may occur. The Government of 
Afghanistan had also enhanced number of armed 
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personnel mounting round the clock surveillance to thwart 
any . attempted attack. 

Irregularities In Coal-Transportation 

1526. SHRI CHANDRAKANT KHAIRE: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Government has received complaints 
regarding irregularities in coal transportation during the 
last three years and the current year; 

(b) if so, the details thereof, company-wise; 

(c) whether the Government has conducted any CBI 
inquiry/referred the matter to the CBI for investigation of 
such cases; and 

(d) if so, the details thoreof and the present status 
01 investigation and the steps taken by the Government 
to expedite the inquiry to book the guilty? 

THE MINISTER OF STATE IN THE MINtSTRY OF 
COAL (SHRI SANTOSH BAGRODIA): (a) and (b) 
Company-wise details of the complaints received alleging 
irregularities in coal transportation during the last three 
years are as given below: 

Name 01 the coal company No. 01 complaints received 

Eastem Coalfields Limited (ECL 06 

Sharat Coking Coal Limited (BCCl) 02 

Central Coalfields Limited (CCL) 11 

Northem Coalfields Limited (NCl) 01 

Westem Coalfields Limited (WCL) 07 

South Eastern Coalfields limited (SECL) 08 

Mahanadi Coalfields Limited (MCL) 02 

(c) and (d) Company-wise information in respect of 
the inquiries conducted by CBI/matters referred to CBI 
etc. are as indicated below: 

Name of the Number of Present status 
coal company cases 

2 3 

EeL 01 Under investigation 

BCCl Nil 

2 3 

eeL 03 Investigation completed Two cases 
are under trial and disciplinary action 
in one case has been taken against 
official found gUilty. 

• 
NCL Nil 

WCL 01 Under Investigation 

SECL 01 Under investigation 

MCl Nil 

Fund. for Commonwe.lth a.m.. 2010 

1527. SHRI JASUBHAI DHANABHAI BARAD: Will 
the Minister of YOUTH AFFAIRS AND SPORTS be 
pleased to state: 

(a) the amount of funds sought by the Govemment 
of Delhi for hosting CommonweaHh Games 2010; 

(b) the various heads on which the amount Is likely 
fo be spent; 

(c) whether funds have been allocated to Deihl 
Govemment es per their requirement; and 

(d) if so, the details thereof and if not, the reasons 
therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
YOUTH AFFAIRS AND SPORTS (DR. M.S. GILL): 
(a) and (b) The Government of Delhi and prepared an 
action plan/scheme of Rs. 770.00 crore for hosting the 
Commonweahh Games (CWG), 2010. This was approved 
by Government for spending on the following Heads: 

As. in Crores 

SI.No. Department Funds Requirements 

2 3 

1. Municipal Corporation of Delhi 75.55 

2. Public Works Department (PWD) 165.00 

3. Transport 270.00 

4. Health & Family Welfare 45.60 

5. New Delhi Municipal Councii 33.75 
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2 3 

6. Delhi Jal Board 40.00 

1. 'Urban DevelopmenVPWO 100.00 

B. OTE. of Education 40.00 

Total 770.00 

(c) Yes. Sir. Funds have been allocated to Delhi 
Government in principle. 

(d) In addition to the above special allocation of Rs. 
770.00 crore. Government of NCT of Delhi has earmarked 
and arranged additional Rs. 582.20 crore from its normal 
plan schemes for the CWG. 2010 for spending on the 
following Heads: 

Rs. In Crores 

SI,No. Department Funds 
Requirements 

1. Municipal Corporation of Delhi 114.45 

2. Public Works Department 433.60 

3. New Delhi Municipal Council 16.2!i 

4. Health 17.90 

Total 

Misuse of Afd by Pakistan 

1528. SHRI RAVI PRAKASH VERMA: 
SHRI ANANDRAO VITHOBA ADSUL: 

Will the Minister of EXTERNAL AFFAIRS be pleased 
to state: 

(a) whether Pakistan is using US Aid to plan war 
against India as reported in the Times of India dated 06 
September 2008; 

(b) if so. the details thereof; 

(c) the reaction of the Govornment thereto: and 

(d) the steps taken by the Government to take the 
matter at appropriate level? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
PRANAB MUKHERJEE): (a) to (d) Government is aware 

that the assistance given by US to Paldstan has enhanced 
the military capabilities of Pakistan. Government of India's 
position in this regard Is well·known. We will take an 
necessary steps to safeguard our security. 

Burning of Post-Harvest R.aldual Stalks 

1529. SHRI NAND KUMAR SAl: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Government proposes policy norms 
to check the pollution caused by burning of post·harvest· 
residual stalks in the country; 

(b) if so. the details thereof; 

(c) whether the Government also proposes to earn 
carbon credits therefrom; and 

(d) if so, the details thereof and the steps taken by 
the Government In this regard? 

THE MINISTER OF STATE IN THE MINISTRV OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) and (b) No Sir. The Ministry of Environment 
and Forests, the Central Pollution Control Board (CPCB), 
the State Pollution Control Boards and the Pollution 
Control Committees for UTs are implementing the 
Environment (Protection) Act, 1986. the Water (Prevention 
and Control of Pollution) Act, 1974 and the Air Prevention 
and Control of Pollution) Act, 1981 & rules notified 
thereunder across the country as per their jurisdiction. 
The provisions under these Acts mainly deals with the 
pollution caused by Industry, operation or process, setting 
of pollution control norms. seeking compliance of such 
norms etc. 

(c) and (d) There Is no proposal to earn carbon 
credits from post-harvest·residual stalks burning since it 
is not an organized activity and It is practiced by farmers 
out of ignorance. The Punjab Pollution Control Board has 
taken up a mass awareness programme to educate the 
farmers in this regard. 

fTranslslionj 

Impact of Climate Change 

1530. SHRI SHISHUPAL N. PATLE: 
SHRI KAILASH NATH SINGH VADAV: 
SHRI MOHO. TAHIR: 

Will the PRIME MINISTER be pleased to state: 
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(a) whether the Government proposes to enact any 
legislation in order to bring down the level of carbon 
emission to reduce the impact of climate change in the 
country; 

(b) if so, the details thereof and if not, the steps 
being taken by the Government in this regard; and 

(c) the details of the benefits that are likoly to accrue 
as a result thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) to (c) India is a Party to the Kyoto Protocol 
of the United Nations Framework Convention on Climate 
Change which lays down specific obligations of the Parties 
and the measures to be taken by them to reduce 
greenhouse gas emissions. As per the Protocol, only 
Annex I Parties. i.e., industrialized Country Parties are 
obliged to take quantified emission limitation reduction 
targets. Developing Countries including India have' no such 
emission reduction targets. However,' Government has 
been following a path of sustainable development through 
a range of policies and. programmes including promotion 
of environment friendly technologies to protect the 
environment while also yielding co-benefits for addressing 
climate change effectively. 

Some of the steps taken by the Government include, 
inter alia, setting up of the Bureau of Energy Efficiency 
and encouraging energy conservation and introduction of 
energy efficiency labeling, promoting use of renewable 
energy, power sector reforms, use of cleaner and lesser 
carbon-intensive fuel for transport, fuel switching to cleaner 
energy, promotion of clean technologies, reduction of gas 
flaring, encoraging Mass Rapid Transport systems and 
environmental quality management for all sectors. 

Further, Government of India has released the 
National Action Plan on Climate Change (NAPCC) in June 
2006, firstly, to adapt to climate change and secondly, to 
further enhance of the ecological sustainability of India's 
development path. NAPCC envisages implementation of 
eight National Missions in several thematic areas such 
as National Solar Mission. National Mission for Enhanced 
Energy Efficiency, National Mission for Sustainable Habitat, 
National Water Mission, National Mission for sustaining 
the Himalayan Eco·System, National Mission for a Green 
India, National Mission for Sustainable Agriculture, National 
Mission on Strategic Knowledge for climate change, to 
address the concerns of climate change. 

{Eng/ish} 

Menace of Unchecked Global Warming 

1531. SHRI RAVI PRAKASH VERMA: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Climate Change Committee has 
expressed that if the global warming is not checked timely, 
then certain species on the Earth are likely to extinct; 

(b) if so, the details thereof; 

(c) whether the melting of the Himalayan glaciers on 
a large scale is likely to lead to heavy destruction in the 
Gangetic plains; 

(d) if so, the details thereof; and 

(e) the steps taken by the Govemment In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) and (b) According to the finding of Inter 
Governmental Panel on Climate Change (IPCC) as 
reported in their 4th Assessment Report, approximately 
20 to 30%plant and animal species are likely to be at 
increasingly high risk of extinction as global mean 
tempreature exceed a warming of 2° to 3° above pre-
industrial levels. 

(c) and (d) No studies have been conducted in 
respect of the melting of Himalyan glaciers lead to heavy 
destruction in the Gangetic plains. 

(e) The National Action Plan on Climate Change 
(NAPCC) was released by the Prime Minister on 30th 
June 2006. The National Action plan outlines eight 
Missions in specific areas of Solar, Enhanced. Energy 
Efficiency, Sustainable Habitat, Water, Sustaining the 
Himalayan Eco-system, Green India, Sustainable 
Agriculture and Strategic knowledge for Climate Change. 
The National Mission for sustaining the Himalayan 
Ecosystem is aimed at evolving management measures 
for sustaining and safeguarding the Himalayan glacier and 
mountain eco-system. 

The Government of India has identified the possible 
measures for reducing the recession of glacier which 
include conservation activities such as afforestation, 
removal of garbage, restriction on human Inteference on 
glaciers and promotion of sustainable eco-tourism. 
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Per Heed expenditure on the Health 
In India and Chine 

1532. SHRI VIJOY KRISHNA: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) the details of findings of the World Health 
organisation on the per head total expenditure on health 
and average imputed surgical rate in respect of India 
and China; and 

(b) the details of funds allocated and ut~jzed on health 
sector during the last two years and the current year? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) As per the study titled "An Estimation of 
the global volume of surgery; a modeling strategy based 
on available data- carried out by the World Health 

Organization (WHO) the per head total expenditure on 
health and average Imputed surgical rate in respect of 
China and India are .. follows: 

Particular China India 

Population (~) 1323344591 1103370802 

Per head total expenditure on 2n 91 
heaHh (US$ 2004) 

Average imputed sugic:IJ rate 2659 369 
(per 1,00,000 population) 

(b) WHO funds are allocated on bIennium wile. A 
statement indicating detaill of allocation of funds during 
the previous biennium i.e. 2006-07 and the current 
biennium i.e. 2008-09 Is enclosed 100% funda of WHO 
has been ulilized during the biennium 2006-07. 

A/location 01 Who funds durinll2006-07 

AoW No. Area of WolII 

Activity (A) incountry 
(within India) 

2 3 4 

1 Communicable Diseases Prevention and Control 100,000 52,500 
(earlier CPC 001+ CPC 002) 

2. Communicable Disease R8I88rch (New AoW) 50,000 

3. Epidemic Alert & Response 150,000 101,500 

4. Malaria 100,000 35,000 

5. Tuberculosis 75,000 35,000 

6. HIV/AIDS 100,000 63,000 

7. SurveiUance, Prevention and Management 01 1,075,000 140,000 
Chronic Diseases (earlier NCO 001+NCDOO2 + 
MCD 003) 
Non-Communicable Disease Surveillance 
Cancer Control 
Cardiovascular Diseases 
Oral HeH 
Other Non-Communicable Diseases 
Blindness 
Deafness 

FeIIOWIhip 

Extemal 
(Oullidt 
Inda) 

5 

22,500 

43,500 

15,000 

15,000 

37,000 

00,000 

Total 
FtIIowIhip (B) 

6 

75,000 

145,000 

50,000 

50,000 

80,000 

200,000 

TotI! (e) 
(A+B) 

7 

175,000 

50,000 

296,000 

150,000 

125,000 

180,000 

1,275,000 
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2 3 4 5 6 7 

8. Health Promotion 175,000 84,000 38,000 120.000 295,000 
(Earlier HPR+ HeaHh cara for elderly) 

9. Mental Health and Substance Abuse 300,000 98,000 42,000 140,000 440;000 

10. Tobacco 600,000 800,000 

I'. Nutrition 100,000 70,000 30,000 100,000 200,000 

12. HeaHh & Environment 150,000 56,000 ~,OOO 80,000 230,000 

13. Food Safety 200,000 14,000 5,000 20.000 220.000 

14. Vialene, Injuries and Disabilities 75,000 48,000 21,000 70.000 145,000 

15. Reproductive HeaHh (New AoW) 140,000 60,000 200,000 000 

16. Making Woman and Health 300,000 140;000 60,000 2000,000 500,000 

17. Gender, Womlln and Health 50,000 50,000 

18. Child & Adolescent Health 310,000 105,000 45,000 160,000 460,000 
(earher CA 001+ CAH 002) 

19. Immunization and Vaccine Development 

20. Eassential Medicine 725,000 21,000 9,000 30,000 755,000 
(ealtier Traditional Medicine + 
EOM 001 + EOM 002) 

21. Essential Health Technologies 50,000 21,000 9,000 30,000 80,000 

22. Policy-making for Health in Development 200,000 28,000 12,000 40,000 240,000 
(earlier GPE 002-EC-2) 

23. Health System Policy and Service Delivery 800,000 301,000 '29,000 430,000 ,,230,000 
(earlier HSD 001) 

24. Human Resource for Health 400,000 140,000 60,000 200,000 600,000 
(new AoW includes earlier eso 001 
(Nursing) and Training) 

25. Health Financing and SO(;lal Protection 200,000 200,000 
(earlier GPE 002·EC·l) 

26 Health Information. Evidence and Research Policy 150,000 35,000 15,000 50,000 200,000 
(eartier OPE 001+ RPC 001 (ICMR) 

27. Emergency Preparedness and Response 50,000 21,000 9,000 30,000 80,000 

A Country Programme Total 6,485,000 1,750,000 750,000 2,500,000 8,985,000 
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Alloca/ion of WHO Funds dun'ng 2008·09 

8udg6/ Summary by SIrII/egic Objsclivn (2008-09) 

Strategic Objectives Estimated FelloWlhipa Total In US$ 
budget lor (US$) equivalent 
activities 

(USS) 

2 3 .. 
501 To reduce the health, social and 300,000 350,000 650,000 

economic burden of communicable diseases 

502 To combat HIV/AIDS, malaria and tuberculosis. 275,000 100,000 375,000 

503 Prevent and reduce disease, disability 1,350,000 350,000 1,700,000 
and premature death Irom chronic 
noncommunicable conditions, mental 
disorders, violence and injuries. 

804 To reduce morbidity and mortality and 610,000 350,000 960,000 
improve health during key stages 01 lile, 
including pregnancy, childbirth, the 
neonatal period, childhood and 
adolescence, while improving sexual 
and reproductive health and promoting 
active and healthy ageing for all 

805 Reduce the· health consequences of 50,000 50,000 100,000 

emergencies, disasters, crisis and 
conficta, and minimize their social and 
economic impact 

806 Promote health and development, 875,000 70,000 945,000 

prevent and reduce risk factors for 
health conditions associated with 
tobaccO, alcohol. drugs, and 
psychoactive subs~ce use, unhealthy 
diets, physical inactivity and unsafe sex 

807 Address the underlying social and 850,000 200,000 1,050,000 

economic: determinants of health 
through policies and programmes that 
enhance health aquity and integrate pro-
poor, gender-responsive, and human 
rights-based approaches 

808 Promote a hualtllier environment 150,000 30,000 180,000 

intensify primary prevention and 
influence public poliCies in all sectors so 
as to address the root causes of 
environmental threats to health. 
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509 To improve nutrition, food safety and 
food security throughout the life-course 
and in support of public health and 
sustainable development. 

5010 To Improve health services through 
better govemance, financing, staffing 
and management informed by reliable 
and accessible evidence and research. 

SOil Enliure improved access, quality and 
use of medical products and 
technologies. 

Total (USS) 

Regulatory Body for Yoga Schoolsllnstltutlona 

1533. SHRI K.C. PALLANI SHAMY: Will the Minister 
of HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Government proposed to set up a 
Regulatory Body for setting up yoga schools/institutions 
in the country; 

(b) if so, the details thllreof; and 

(c) the steps taken by the Govemment to standardize 
yoga training programmes and courses run by various 
yoga schoolslinstitutions? 

THE MINISTER OF STATE IN THE f..;1INISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI r:>ANABAKA 
LAKSHMI): (a) No, Sir. 

(b) Question does not arise. 

(c) A Self Regul~tory Body i.e. Indian Yoga 
Association, which is an association of the Eminent Yoga 
Schools in India, has been set up recently and it is 
sponsored by the Department of AYUSH. One of the 
objectives of this SeN RegulatolY Body is to prescribe 
different courses for imparting education and training in 
Yoga and to prescribe syllabus and curriculum for various 
Yoga education, therapy and training courses and 
programmes. 

This Self Regulatory Body is housed in the premises 
of the Morarji Densai National Institute of Yoga, an 
autonomous institute of the Department 01 AYUSH. 

2 3 4 

300,000 100,000 400,000 

950,000 500,000 1,450,000 

775,000 400,000 1,175,000 

6,485,000 2,500,000 8,985,000 

Testing of Cosmetics on Animals 

1534. SHRI DALPAT SINGH PARSTE: Will the 
PRIME MINISTER be pleased to state: 

(a) whether any letter was addressed to PM as well 
as his ministry by the People for Ethical Treatment of 
Animals (PETA) for a total ban on animal testing for 
cosmetics; 

(b) if so, the details thereof; and 

(c) the reaction of Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) to (c) Yes, Sir. One Shri Oharmesh SoIanld, 
of People for Ethical Treatment of Animals (PETA) had 
enclosed a letter dated 17th June 2008 addressed to 
Prime Minister and some other Union Ministers, which 
was received as an enclosure with an application dated 
8.8.2008 under RTI Act 2005 on 3.9.2008 in the Ministry. 
The applicant was informed that the use of animal testing 
for cosmetics has been made optional with effect from 
25.10.1996. 

Non-Availability of Foreetry Om 

1535. SHRI K.C. PALLANI SHAMY: 
SHRI SUBHASH MAHARIA: 

Will the PRIME MINISTER be pleaaed to state: 
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<a) whether statistical data relating to foreatly sector 
is not available; 

(b) if so, the details thereof and the reasons therefor; 

(c) whether there Is any proposal to create a data 
base to have an update knowledge of forestry wealth; 

(d) if 80, the details thereof; 

(e) whether there is shortage of timber, timber 
products, medicinal plants, paper, gum, rubber, raw 
material and fruits due to .hrinking forest in the country; 

(f) if so, the details thereof and the reasons therefor; 

(g) the steps taken to overcome this problem; and 

(h) the detalfs of revenue earned from forests of the 
country during the lest three years and the current year, 
State-wiae? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI S. REGUPATHY): 
(a) The Forest Survey of India, Dehradun generates 
statistical data on forest cover, tree cover and growing 
stocks of forestsltrees biennially which meets partial needs 
of the forest~ sector. Huwever, the data related to forestry 
sector has huge gaps. The estimated quantum of data 
not reported for the last few years ranges from 20 percent 
to 35 percent. 

(b) The data On the following parameters is not being 
reported consistently for the last few years by the States. 

(i) Afforestation 

(ii) Joint Forest Management 

(iii) Seed Production Areas 

(iv) Forest Fires 

(v) Non-TImber Forest Products 

(c) and (d) Yes, Sir. The Ministry has prepared a 
scheme 'Strengthening of Forest Division' in 11 th Five 
Year Plan. One of the components of the scheme is 
'National Forestry Information System.' The objective of 

this scheme is to prepare a blueprint towards the 

development of a comprehensive National Forestry 
Database Management System (NFDMS) to effectively 
monitor various progranvnes, develop an appropriate forest 
statistics database and Networking with the StatelUT 
Forest Departments. The database will collect, compile 
and disseminate information on the production and 
consumption patterns of forestry products including l1mber, 

Non-Wood Forestry Products, Forest Trade, opportunities 
for Export and import of Forestry products, etc. 

(e) to (h) The information is being collected and will 

be laId on the Table of the House. 

Jananl Surakaha Yolana 

1536. ADV. SURESH KURUP: 
SHRI NARAYAN CHANDRA BORKATAKY: 
SHRI SURAVARAM SUDHAKAR REDDY: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) the detaHs of the provisions Included in the Jananl 
Suraksha Yojana (JSY) a10ngwfth the guidelines issued 
in this regard; 

(b) whether the present budget allocation to JSY is 

inadequate; and 

(c) if so, the detaH. thereof alongwlth State-wise 
details of the budget allocations made during the last 

three years and the current year? 

THE MINISTER OF STATE IN THE Mlt-'ISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) The brief details of the provisions included 
in the Janani Surakhsa Yojana (JSY) and main guidelines 

are given In the enclosed statement II. 

(b) and (c) Based on past trends on expenditure, 

adequate funds are provided in the Budget Estimates 

(B. E.) and the same are released for implementation of 
the scheme as part of RCH Flexi pool. In case allocated 
funds are fully utilized, additional funds are allo provided 
through revised estimates. However, the· ttxpenditure 

" 
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reported on the scheme by the States during 2005-06 to 
2007-08 and for the current year as under: 

Year Expenditure 
(Rs. in crore) 

2005-06 38.29 

2006-07 258.22 

2007-08 755.01 

2008-09 501.58. 
(up to 30.09.2008) 

"Subject to change on receipt 01 further reports from the States. 

A statement II showing state-wise details of 
expenditure incurred on the Implementation of the scheme 
during the last three years (including current year is 
encld8ed. 

SIIttement , 

Jansni Sumkshs Y'Y'sn.t 

(1) Janani Suraksha Yojana (JSY) is a safe 
motherhood intervention uncler the National Rural Health 

Mission (NRHM) w .. launched on 12th April 2006 to 
promote institutional delivtMY among the poor pregnant 
women. The Yo!ana is being Implemented In all stat .. 
and Union Territories. JSY Is a 100% centrally sponsored 
scheme. 

(2) The scheme foou8ea on the poor pregnant woman 
with spet:ial dispensation for states having low institutional 
delivery rate namely, the state. of Uttar Pradeah, 
Uttarakhand, Bihar, Jharkhand, Madhya Pradesh, 
Chattlsgarh, Assam, Orl888, Rajasthan and Jammu and 
Kashmir, While these stat.. have been named .. High 
performing States (HPS). Besides the maternal care, the 
scheme provides cash aulstance to all eligible mothers 
for delivery care. 

(3) The Yojana has Ic\entified ASHA, the Accredited 
Social Health Activist as an effective link between the 
Gariiii,nentand .,. poor.~ 'WdmeI'IiII t010w 
pertonnJng stalM, namely the 8 {EAG)-Empowe....:t Actio", 
Group (EAG) states and Auam and Jammu and Kuhmlr 
and the remaining NE States. Her main role Is to facilitate 
pregnant women to avail Services of maternal care and 
arrange referral tr&naport. 

(4) Eligibility for Cash Assistance; 

In LPS States All woman including those from SC and ST families, delivering In Govemment 
health centres like Sub-centre, PHCICHCIFRU/general worda of District and 
state Hospitals or accredited private Institutions. 

In HPS States BPL pregnant women, aged 19 years and above and the SC and ST pregnant 
woman. 

(5) Scale of Cash Assistance (in Rs) for Institutional DeUvery; 

Category 

In LPS 

In HPS 

Mother's 
Package 

1400 

700 

Rural Area 

ASHA 
Package 

800 

Mother's 
Package 

1000 

800 

Urban Area 

ASHA 
Package 

200 

6. Limitations of cash Assistance for Institutional Delivery; 

In LPS States 

In HPS States 

All births, delivered in a health centre-Government 
Accredited Private Health Institutions. 

Up to 02 live births 
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8. ASHA package 18 available In all LPS, NE State. 
anl;i the tribal distrlcta of all states and UTa. In rural 
areas It Includes the following components; 

• Cash assistance for Referral transport for 
pregnant women to go to the nearest healthy 
centre for delivery. 

• Balance amount to be paid to ASHA in lieu of 
services rendered by her. 

8. The YOJana subsidizes the C08t of Caesarean 
Section or for thft management of Obstetric complication., 
upto to Rs. 1500/- per delivery to the Government 
Institutions, where Govemment specialiits are not in 
position. 

9. LPS and HPS States, aU such BPL pregnant 
women, aged 19 years and above. preferring to deliver 
at home is entitled to cash assistance of Rs. 6OO/-per 
delivery, upto two live births. 

OsIsI1 of Rnsnci81 Pstfom78nc. "fl8insl Alloc,,1ion undBr JS Y 2005 

RI.·ln Crores . 
SI.No. State 2005-06 2006-07 2007-08· 2008-09 Total 

Exp. Exp. Exp. Exp. Exp. 

2 3 4 5 6 7 

A. High Focus Statel 

1. Bihar 0.77 4.42 0.00 65.76 70.95 

2. Chhatisgarh 2.23 4.90 10.20 3.87 21.20 

3. Himachal 0.02 0.35 0.58 0.29 1.23 

4. Jammu and Kashmir 0.14 1.22 2.80 0.37 4.53 

5. Jharl<hand 0.00 2.21 7.79 20.59 30.58 

6. Madhya Pradesh 4.15 48.64 194.31 85.01 332.11 

7. Orissa 2.54 24.44 71.60 38.03 136.60 

8. Rajasthan 0.22 30.57 130.05 70.27 231.11 

9. Utter Pradesh 2.58 19.64 118.56 107.70 248.48 

10. Utterakhand 0.16 1.91 8.32 5.23 15.62 

Sub Totsl 12.81 138.28 544.21 397.12 1092.42 

B. HE StItH 

11. Arunachal Pradesh 0.24 0.12 0.45 0.31 1.12 

12. Assam 1.14 29.94 54.73 26.39 112.20 

13. Manipur 0.00 0.57 0.44 0.40 1.41 

14. Meghalaya 0,01 0.47 0.65 0.44 1.57 
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2 3 4 5 6 7 

15. Mlzoram 0.28 0.59 0.91 0.65 2.43 

16. Nagaland 0.00 0.42 1.35 0.17 1.94 

17. Sikklm 0.06 0.10 0.23 0.03 0.42 

18. Tripura 0.50 0.33 1.13 o.n 2.73 

Sub Total 2.23 32.54 59.89 29.16 123.82 

C. Non-High Focus Stat" 

19. Andhra 15.38 26.19 38.50 19.16 99.22 

20. Goa 0.00 0.03 0.07 0.03 0.13 

21. Gujarat 2.12 8.92 9.55 3.03 23.61 

22. Haryana 0.19 2.15 2.40 1.25 5.98 

23. Karnataka 1.35 9.67 18.28 14.35 43.64 

24. Kerala 1.69 3.28 14.83 5.80 25.60 

25. Maharashtra 2.03 3.78 16.69 5.93 28.43 

26. Punjab 0.35 1.05 1.64 1.01 4.06 

27. Tamil Nadu 0.00 20.03 21.04 6.28 47.35 

28. West Bengal 0.11 12.10 27.15 17.62 56.97 

Sub Total 23.21 87.18 150.15 74.44 334.99 

D. Small StateslUT. 

29. Andaman and Nicobar 0.00 0.06 0.00 0.00 0.06 

30. Chandigarh 0.00 0.00 0.00 0.02 0.02 

31. Dadra and Nagar Haveli 0.00 0.00 0.00 0.00 0.00 

32. Daman 0.00 0.00 0.00 0.00 0.00 

33. Delhi 0.00 0.01 0.45 0.71 1.16 

34. Lakshyadweep 0.01 0.00 0.02 0,01 0.04 

35. Puducherry 0.03 0.15 0.29 0.12 0.59 

Head Quarter 

Sub Total 0.03 0.22 0.76 0.86 1.87 

Grand Total 38.29 258.22 755.01 501.58 1653.10 

expenditure as per FMR 
·Upto 30.9.2008. 
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RlltlflC8tlon of Maritime Labour Convention, 2006 

1537. SHRI. M.P. VEERENDRA KUMAR: Will the 
Mini.ter. of SHIPPING, ROAD TRANSPORT AND 
HIGHWAYS be pleased to slate: 

(a) whether the Govemment has taken up steps for 
timely ratification of Maritime Labour Convention, 2006. 

(b) If so, the details thereof; and the benefits likely 
to accrue as a result thereof; 

(c) whether India tags behind as compared to 
countries in ratification. of said convention; and 

(d) If 80, the reasons therefor and the action taken 
by the Government in this regard? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BMLU): (a) to (d) The 
Maritime Labour Convention was adopted by the 
Intemational Labour Organlaatlon (ILO) on 7.2.2006. The 
Convention would come into force 12 months after 30 
member states of ILO with at least 33% of the wor1cf 
tonnage have ratified the Convention. At present, only 

three countries have ratified the same. The Government 
of India is seized of the matter and it is under 
examination. 

/TfllnsIBlion/ 

PM'. Vlalt to Fenlgn Countr1e8 

1538. SHRI DANVE RAOSAHEB PATIL: 
SHRI NAVEEN JINDAL: 

Will the Minister of EXTERNAL AFFAIRS be pleased 
to state: 

(a) the names of the countries visited by the Prime 
Minister during October-November, 2008; and 

(b) the details of talks held and the agreements 
signed during his visit? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS AND MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND BRODCASTING 
(SHRI ANAND SHARMA): (a) and (b) Detail& are encIoaed 
as statement. 

Country of 
Visit (with dates) 

Details of Talks Held and Agreements 
Signed 

Japan 
22-23 Oct 2008 

China 
24-25 Oct 2008 

2 

Prime Minister held talks with Japanese Prime Minister Taro MO; met with the Emperor: 
Japanese Foreign Minister; Minister of Economy, Trade and Industry; and leaders of the New 
Komeito Party and the Democratic Party of Japan. Both sides exchanged views on bilateral, 
regional and intemational issues of common concem. 

A Joint Statement on the Advancement of Strategic and Global Partnership between India and 
Japan and a Joint Declaration on Security Cooperation between India and Japan were signed 
by the two Prime Ministers. 

Prime Minister attended the 7th Asia-Europe Meeting (ASEM) Summit at BeiJng and addressed 
plenary session on Sustainable Development. He also made intervention on the Intematlonal 
Financial Situation. At the working Lunch for the Leaders, Prime Minister made intervention on 
Millennium Development Goals (MDGs). The 7th ASEM Summit issued (i) Beijing Declaration 
on Sustainable Development; (ii) Chair's Statement; and (iii) A Statement on the Intemational 
Financial Situation. 

On 25 October 2008, Prime Minister had a meeting with Chinese President Hu Jlntao. Both 
sides exchanged views on bilateral, regional and intemational issues of common concem. 
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Oman 
8-9 Nov 2008 

Qatar 
9-10 Nov 2008 

USA 
14-15 Nov 2008 

DECEMBER 10, 2008 Q08 

2 

Prime Minister held bilateral discussions with the Deputy Prime Minister of Oman and HM the 
Sultan. Both aides agreed to transform the historical bilateral ties into a strategic relationship 
for the quick progress and mutual benefit of the two countries. 

Memorandums of Understanding on Manpower and for eat&bllshlng India-Oman Joint Investment 
Fund were singed. 

Prime Minister called on Emir of the State of Qatar and held delegation level talks with Prime 
Minister and Foreign Minister of Qatar. Both sides reaffirmed their commitment to work together 
towards further strengthening of bilateral relations In various spheres including in the field of 
education, hydrocarbon, suppiy of additional gas to India, Qatari inve.tment in India and Indian 
expatriates In Qatar. 

Two Agreements on cooperation In Security & Law Enforcement Matters and Defence Cooperation 
were signed. These Agreements will provide institutional mechanism to expand defence & 
security cooperation and enable holding of regular consultations between the HCurlty agencies 
of the two countries. 

Prime Minister attended the G-20 Summit at Washington. At the Summit, the leaders of the G-
20 countri.. pledged to take steps to tackle the global financial oriais and expressed their 
determination to enhance cooperation and work together to restore global growth and achieve 
needed reforms in the wor1d's financial systems. 

A Declaration of the Summit on Financial Markets and the World Economy was issued. 

Aaalatance to NOOa Working In Bihar THE MINISTER OF STATE IN THE MINISTRY OF 

ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 

MEENA): (a) and (b) Rural Youth Coordination Centre. 

Road No.2" Manas House No. 15, Near VIDYAMBIKA 

APARTMENT, West Shivpurl, Distt. Patna 800023 has 

been receiving the financial assistance under National 

Environment Awareness Campaign (NEAC). It is a de-

centralized campaign which Is implemented in States 

through certain identified organisation, which are 

designated as Regional Resource Agencies (RRAs) for 

specific States/Regions of the country. The RRA disburses 

the funds to the participating organisations. Total financial 

assistance given to the NGO for the last three years and 

the current year Is given below: 

1539. SHRI GIRIDHARI YADAV: Will the PRIME 
MINISTER be pleased to state: 

(a) the detaHs of Non-Govemmental Organlaatlons 
(NGOs) being run in Bihar which are getting financial 
ass!atance under various schemes during the lut three 
years and the current year; 

(b) the total amount of financial asaistance and the 
details of schemes under which financial assistance was 
given to these NGOs; and 

(c) the name and the details of NGOs found involved 
in irregularities during the said period and the action taken 
against them? 

Year 2005-06 

Amount (in Rs.) 43,13,000/-

2006-07 2007-08 2008-09 

30,33,000/- 33,03,000/- 39,85,000/-
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(c) NIL. 

{Enr(l6hj 

Modemlzatlon of CQHS Dtepenurl .. 

1540. SHRI SHISHUPAL N. PATLE: Will the Mln"ter 
of HEALTH AND FAMILY WELFARE be pleased to ltate: 

(a) whether the Govemment propoaea to modernize 
CGHS dlspensarlea In Deihl and adjacent areas; and 

(b) If ao, the datal" thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) and (b) In the proceu of modemlzatlon, 
all dlspenaarlea, except diepenaarlea at NOIDA, Ghazlabad 
and- vtvek w.. In.... NatIonIII'oCapIIat Aet;on;. ha .. 
been computerized. 

Promotion of AaJkot DD 

1541. SHRI V.K. THUMMAR: Will the PRIME 
MINISTER be pleaaed to st.te: 

(a) whether the Govemment hal granted perm_Ion 
for uplinklng at Rajkot Doordarahan in Guj.rat with the 
satellite; 

). 

(b) If 80, the detalla thereof; 

(c) if not, the reuona therefor; 

(d) whether the Govemment has .ny proposal to 
telecast regional language news from RaJkot Doordarshan; 
and 

(e) If ao, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS AND MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND. BROADCASTING 
(SHRI ANAND SHARMA): (a) and (b) No, Sir. However, 
a 8cheme for provision of V-SAT at varlou8 places 
including Rjkot for News contribution has been approved. 

(c) Does not arlee. 

(d) and (e) No, Sir. The Govemment do .. not have 
any proposal to teiecut regional language news from 
R.jkot Doordarshan Kendra (DDK), However, the dally 
Regional Newa bulletin In Gujar.tl being telecut from 
DDK, Ahmedab.d Ie rel.yed by DDK, Rajkot. 

{English} 

Environmental CI ..... nce to Project. 
In M.h ..... htra 

1542. SHRI CHANDRAKANT KHAIRE: Will the 
PRIME MINISTER be plea .. d to at.te: 

(a) the details of ... Istance provided and clearance 
accorded to the environmental projectl In the State of 
Mah.ruhtra during the lut two years; 

(b) the details 0' proposals submitted by the State 
GQv,mment of Maharphtra for environmental. clearance 
u on dale; . 

(c) the total COlt 0' proposal. cle.red 80 'ar; and 

(d) the time by which the pending projects are likely 
to be cleared? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) The MInlatry doe. not provide any uslatance 
to project proponentl. 

A total 0' 571 project. have been .ccorded 
Environmental Clearance during the last two years which 
Included Industrial, Thermal Power planta, Mining (coal & 
nonoOoal), Building & Construction, River Valley & Hydro 
Electric, Infrastructure & Miscellaneous projects. 

(b) During the lut two years, a total of 54 projects 
have been submitted by the St.te Government of 
Maharuhtra for Environmental CI.arance whlchlncluded 
Thermal Power plants, Mining (coal & non-coal), Building 
& ConatructIon, River Valley & Hydro Electric, Infrastructure 
& Miscellaneous projects. 

(c) Since the Inveatment criteria has been dilpenaed 
with In the EIA Notification dated September 14, 2006, 
the detail. 0' cost of the projects are not available with 
this Ministry. 

(d) The EIA Notification 2008 provides for • time 
limit of 105 daY' for grant of Environmental Clearance 
after receipt of complete Information from the project 
proponentl. 
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International AgrHment. to Reduce Ozone 
Depletion 

1543. SHRI K.C. SINGH -BA8A-: Will the PRIME 
MINISTER be pleased to state: 

(a) the details of international agreements signed by 
the Government on various schemes to reduce Ozone 
depletion; and 

(b) the details of funds provided by intemational 
organisations for such schemes? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) The Vienna Convention (1985) for the 
protection of Ozone Layer is the only treaty for protection 
of the ozone layer. Further, the Montreal Protocol was 
estalished in 1987 to phase-out Ozone Depleting 
Substances (ODSs). India became a Party to the Vienna 
Convention for the protection of Ozone Layer on 19th 
June, 1991 and the Montreal Protocol on Substances 
that Deplete the Ozone Layer on 17th September, 1992. 
Further, India ratified the Copenhagen, Montreal and 
Beijing Amendments to the Montreal Protocol on 
3rd March, 2003. 

(b) The Executive Committee of the Multilateral Fund 
(MLF) for implementation of Montreal Protocol had 
approved 296 projects involving fundinQ of about As. 1000 
crores for phasing out 12405 Ozone Depleting Potential 
(ODP) tons In consumption and 33683 ODP tons In 
production sectors of the ODSs. 

/Translation] 

Functioning of Ayurvedlc College. 

1544. SHRI CHANDRA DEV PRASAD RAJBHAR: 
Will the Minister of HEALTH AND FAMILY WELFARE be 
pleased to state: 

(a) the existing number of Ayurvedic colleges 
functioning in the country including Bihar and Uttar 
Pradesh; and 

(b) the total number of students undertaking Post 
Graduate Courses in the colleges? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): 248 Ayurvedlc colleges are 

functioning in the country including Bihar and Uttar 
Pradesh. 

(b) 1173 students are undertaking Post-grd'duate 
courses In these colleges. 

Chlranjeevl Scheme In Jharkhand 

1545. DR. DHIRENDRA AGARWAL: Will the Minister 
of HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Government has implemented 
Chlranjeevl Scheme in Jharkhand; 

(b) if 80, the detaH. thereof and the date since when 
the said scheme was Implemented; 

(c) the number of people provided aaaistance under 
this scheme during the last three years and the current 
year; and 

(d) the funds allocated to Jharkhand under this 
Scheme? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) No, Sir. 

(b) to (d) Do not arise. 

CGHS Facilltle. to Common Uan 

1546. SHRI SUBHASH MAHARIA: Will the Minister 
of HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the CGHS card facility is provided to the 
employees of Central Government In lieu of deducting 
some amount from their monthly salaries; 

(b) if so, whether any efforts is being made to provide 
such a facility to the common man also; 

(c) if 80, the time by which such a facility is likely to 
be provided; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) Yes, Sir. All eligible Central 
Government employees are provided with CGHS Card 
an deduction of monthly subscription from their salary. 

(b) and (c) No, Sir. 

(d) The Central Govemment Health Scheme (CGHS 
is meant only for Central Government employees and 
pensioners (residing in CGHS cities). 
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Eetebllahment of Oncology Department 
In MedICIII CoIIegu 

1547. SHRI RAGHUVEER SINGH KOSHAL: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleued 
to stat.: 

(a) whether the Government Pr0p0888 to establish 
the Oncology Department in Medical Colleges and 
implement district cancer control programme through 
National cancer Control Programme for controWng cancer; 
and 

(b) If so, the details thereof during the last three 
years and the current year? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) and (b) Under the National 
Cancer Control Programme (NCCP) financial assistance 
is provided to the Regional Cancer CentreslGovt. Medical 
College/Hospitals for Development of Oncology Wing and 
for implementation of District Cancer Control Programme. 
The grant-In-aid is provided only on the recommendation 
of the concemed State Govt. A one time grant upto 
Rs. 3.00 crore Is provided to Govt. Medical Collegesl 
Hospitals for Development of Oncology Wing and 
Rs. 90.00 lakhs spread over a period of 5 years Is 
provided for Implementation of District Cancer Control 
Programme. The details of funds provided during the last 
three years including the current year is given in the 
enclosed Statement. 

.. tement 

SI.No. Name of Slate Name of the Institution Name of the Scheme 

2 3 4 

1. Ard1ra Pradesh Indian Red Cross Society, Nellore Oncology 

Venkteshwara, Thirupati Oncology 

GMC, Ananlhapura Oncology 

CGH, Kaklnada ~ 

2. Barpeta Naibari & Derang DCCP 

AMC, Olbrugarfl Oncology 

Medical College, Sllchar Oncology 

BBCI, Guwahati Oncology 

3. Chandigarh PGIMER, Chandigarh Oncology 

4. Gujarat Gc&RI, Ahmedabad DCCP 

RCC, Ahmedabad DCCP 

MGIC, Wardha Oncology 

RCC, Ahmedabad DCCP 

5. Jammu and Kashmir GMC, Srinagar Oncology 

GMC, Jammu 'Jncology 

Year 

5 

2007-08 

2006-07 

2005-06 

2005-06 

2007-08 

2006-07 

2005-06 

2005-06 

2005-06 

2008-09 

2006-07 

2006-07 

2005·06 

2006·07 

2005-06 

Amount of 
Grant·in·aId 

(RI. in lakh) 

6 

50.00 

300.00 

200.00 

100.00 

22.00 

218.00 

200.00 

16.00 

264.00 

17.00 

6.99 

200.00 

15.00 

114.00 

200.00 
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2 3 4 5 6 

6. Kamataka VIMS, Sellary Oncology 2005-06 100.00 

7. Kerala RCC, Trivandrum DCep 2007-08 17.00 

Kottayam Oncology 2007-08 100.00 

GMC, Calicut Oncology 2005-06 150.00 

GH. Emakulam Oncology 2005-06 270.00 

RCC. Trivandrum OCCP 2Q06.06 22.00 

8. Madhya Pradesh Cabcer Hospital, Gwallor OCCP 2008-09 22.00 

Shivpuri, Guna & Aahoknagar OCCP 2007.()8 22.00 

Datia, Chattatpur & Tikumagarh DCCP 2007.Q8 22.00 

Seoni & Balaghat DCCP 2007.Q8 22.00 

Bhind & Moreana DCCP 2007-08 22.00 

Bhopal & Raisen DCCP 2007-08 22.00 

RCC, Gwalior OCCP 2007-oe 44.00 

GRMC, Gwalior Oncology 2005-06 300.00 

9. Manipur RIMS, Imphal Oncology 2005-06 300.00 

10. Mizoram Civil Hospital. Aizwal Oncology 2007.()8 100.00 

RCC. Mizoram DCCP 2005-06 22.00 

11. Nagaland Naga Hospital. Kohima Oncology 2008-09 90.00 

12. Punjab GGSMC, Faridhkot Oncology 2008-09 300.00 

SGTBH, Amritsar Oncology 2005-06 200.00 

13. Rajasthan S.N. Medical College, Jodhpur Oncology 2008-09 150.00 

Acharya Tulsi, Sikaner DCCP 2008-09 17.00 

RNT, Udaipur Oncology 2007-08 196.00 

Bikansr OCCP 2007-08 22.00 

14. Tripura Agartala DCCP 2008-09 22.00 

15. Uttarakhand Doon Hospital. Dehradum OCCP 2006-07 66.00 

Doon HOSpital, Dehradun Oncology 2005-06 62.00 

16. Uttar Pradesh JK Cancer Institute. Kanpur Oncology 2006-07 250.00 
, ' 

KGMC. Luckilow Oncology 2006-07 278.00 

SGPGI, Lucknow Oncology 2005-06 100.00 

17. West Bengal RG Kar Hospital. Kolkata Oncology 2OO7-oe 98.00 

MCH, Kolkata Oncology 2006-07 100.00 
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Indl .. France Inter-Governmental Agreement on 
Civil Nucla.r Co-operation 

1548. SHRI ANANTA NAYAK: 
SHRI M.K. SUBBA: 

Will the PRIME MINISTER be pleased to stale: 

(a) the details of the terms and conditions of India-
France Inter-Governmental Agreern~nt on Civil Nuclear 
Co-operation; 

(b) the steps taken by the Government in pursuance 
of the said agreement; 

(c) whether any other countries have expressed their 
desire to enter similar agreements with India: 

(d) if so, the details thereof; and 

(e) the reaction of the Government thereto? 

THE MINISTER OF STATE IN THE PRIME 
MINISTER'S OFFICE AND MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND 
PENSIONS (SHRI PRITHVIRAJ CHAVAN): (0) The 
Govemment of the Republic of India and the Government 
of the French Republic have on 3Ll.9.200B signed a 
cooperation agreement on the developmont of peaceful 
uses of Nuclear Energy. The Agreement is yet to enter 
into force. 

(b) Steps are being taken by the Gov~rnment to 
ratify the agreement. 

1. 

2. 

3. 

4. 

Components 

Forest Fire Control & Management 

Protection of Special and endangered 
species like sandal. rosewood and 
shendumey 

Strengthening of Infrastructure for forest Protection 

Preparation of working plans/survey and Demarcation 

Total 

(c) to (e) An agreement for cooperation between the 
Government of India and the Govemment of the United 
States of America concemlng Peaceful Uses of Nuclear 
Energy has been signed on 10.10.08. 

An Agreement between the Government of the 
Republic of India and the Government of the Russian 
Federation on ()t)operation in the Construction of 
Additional Nuclear Power Plant. units at Kundakulam Sit, 
as we" as in the construction of Russian designed Nuclear 
Power Plants at new sites in the Republic of India hu 
been signed on 5.12.2008. 

Integrated Foraet Protection leheme 

1549. SHRI VARKALA RADHAKRISHNAN: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Union Govemment hu received any 
proposal under Integrated Forest Protection Scheme from 
the Govemment of Kerala during the year 2008.09; 

(b) if so, the details thereof; and 

(c) the details of the allocation made to each state 
during the last year for the annual work programme of 
Integrated Forest Protection Scheme? 

THE MINISTER OF STATE IN THE MINlSTRY OF 
ENVIRONMENT AND FORESTS (SHRI S. REGUPATHY): 
(a) Yes Sir. 

(b) The said proposal has following components and 
financial projections: 

Financial projections 

Rs. 318.00 lakhs 

Rs. 180.00 lakhs 

Rs. 512.00 lakhs 

Rs. 168.00 lakhs 

Rs. 1178.00 lakhs 
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(c) The details of allocation to each State during the 
last year for th" Annual Work Programme of Integrated 
Foreet Protection Sche!,"e are given in the' encl9sed 
statement. 

Statement 

(Rs. in lakhs) 

SI.No. States 2007-08 

2 3 

Other State. 

1. Andhra Pradesh 179.772 

2. Bihar 83.736 

3. Chhattisgarh 613.012 

4. Goa 18.53 

5. Gujarat 568.825 

6. Haryana 96:04 

7. Himachal Pradesh 124.066 

8. Jammu and Kashmir Nil 

9. Jharkhand 221.875 

10. Kamataka 159.60 

11. Kerala 283.72 

12. Madhya pradesh 665.02 

13. Maharashtra 232.84 

14. Orissa 180.61 

15. Punjab Nil· (100.00) 

16. Rajasthan 99.692 

17. Tamil Nadu 431.5775 

18. Uttar Pradesh 235:73 

19. Uttarakhand 283.41 

20. West Bengal 187.425 

Total 4665.44')5 
-----.---

2 3 

NE • SHcklm 

1. Assam 496.00 

2. Arunachal Pradesh 308.42 

3. Manipur 143.55 

4. Meghalaya 86.00 

5. Mizoram 414.37 

6. Nagaland 385.4264 

7. Slkklm 120.6648 

8. Tripura 98.593 

Total 2033.0242 

Union Terrltorl .. 

1. Andaman and Nicobar Islands Nil 

2. Chandigarh Nil 

3. Dadra and Nagar Havel! Nil 

4. Daman' & Diu Nil 

5. Lakshadweep Nil 

6. New Delhi Nil 

7. Pondicherry Nil 

Total Nil 

Grand Total 6898.4647 

·Indlcates amount· revalidated. 

Equity cap on Cable Network 

1550. SHRI BADIGA RAMAKRISHNA: WiU the PRIME 
MINISTER be pleased to state: 

(a) whether the Government proposes to review the 
20% equity cap on broadcasting companies in cable 
network; 

(b) If so, the details thereof; 

(c) whether the Govemment has IOUght Telecom 
Regulatory Authority of India (TRAI) to review the 
restrictions on Dlrect-to-Home (DTH); 
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(d) if 80, the reaction of TRAI in this regard; 

(e) whether the Govemment has held cli&cussion with 
stakeholders in ttlis respect; and 

(t) if so, the outcome of such discussions? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS AND MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND BROADCASTING 
(SHRI ANAND SHARMA): (a) and (b) The Cable TV 
Networks (Regulation) Act does not prescribe any cap on 
broadcasting companies in Cable Networks. The Act only 
prescribe foreign investment cap of 49% for companies 
in cable network service. 

(c) Yes, Sir. Government on 22.5.2008 has sought 
recommendations of Telecom Regulatory Authority of India 
(TRAI) on cross media and ownership restrictions provided 
in various broadcasting segment including DTH. 

(d) TRAI has not come up with its recommendation 
in the matter. 

(e) No, Sir. 

(f) Does not arise. 

1551. SHRI K.S. RAO: Will the Minister of SHIPPING, 
ROAD TRANSPORT AND HIGHWAYS be pleased to 
state: 

(a) the details of the berths created and awarded at 
major ports in the country during each of the last three 
years as against the target and reasons for shortfall, if 
any; and 

(b) the steps taken by the Government to expedite 
the port construction work to meet annual targets and 
prepare long term prespective plan containing larger 
projects fo. the development of ports in the country? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BAALU): (a) The capacity 
at the Major Ports has increased from 456.20 Million 
Tonnes Per Annum (MTPA) in 2005-06 to 532.07 MTPA 
in 2007.08 through addition of new berths and 
improvement in productivity. The details of the new berths 
that have been created and awarded during the last three 
years is given in the enclosed statement. 

(b) Development of Ports is an ongoing process 
based on the requirement of the trade and the future 
projections of traffic and projects are taken up baaed on 
the requirement of individual ports to cater to the traffic. 
To addre •• the huge requirement of investment 
requirement for development of berths, etc. in the Ports, 
private sector investment is required. To attract and 
encourage private sector investment in the Port aector, 
the Govemment of India has finalized model Reque.t for 
Qualification· (RFQ), Request for PropoaaJ (RFP) and 
Model Concession Agreement (MCA) to ensure unHormity 
and transparency in the bid process. New guidelines for 
upfront fixation of tariff have also been finalized for berths 
and terminals to be bid out to private operators so that 
prospective bidders are aware of the projected revenue 
flows from the concemed project. Prospective Plan In the 
form of a port buslne.s plan for each 01 the Major Ports 
as well as consolidated Port Development Plan has been 
prepared to finalize a long term vision for the Major Ports. 

Kolula Port Truet 

(i) Construction of Multipurpose Berth (Berth No. 
2) inside the impounded Dock of Haldla Dock 
Complex (HOC) 

(ii) Construction of Multipurpose Berth (Berth No. 
13) inside the impounded Dock of HOC. 

Vlsekhaplltnam Port Truat 

(i) Construction of two multipurpose berths EQ-a & 
EQ·9 in the Northem Arm of Inner Harbour. 

Chennal Port Trust 

(i) Development of 2nd Container Terminal 

Ennore Port Ltd. 

(i) Construction of Marine Liquid Terminal 

(ii) Construction of Coal Terminal 

(iii) Construction of Iron Ore Terminal 

Tutlcortn Port Tru.t 

(i) Construction of Berth No. 9 
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Cochln Port Trust 

(i) Development of International Container 
Transhipment Terminal 

(ii) Crude Oil Handling facility for Bharat Petroleum 
Corporation Ltd. (BPCl) Kochi Refinery. 

New Mangalore Port Trust 

(i) Construction of Deep Draft Multipurpose Berth 

Mormugao Port Trust 

.. (I) Construction of Berths No. 5A & 6A 

JaWliharial Nehru Port Trust 

(i) Construction of third container terminal 

Mumbal Port Trust 

(i) Construction of two off shore Container 
Terminals. 

Kandle Port Trust 

(i) Construction of 12th Cargo berth 

(ii) Construction of Port tacilities for oil jetties at 
Vadinar 

Agr .. ment w"h Paks"an on Sir Cr.,.k 

1552. SHRi M.K. SUBBA: Will the Minister of 
EXTERNAL AFFAIRS be pleased to state: 

(a) whether the Govemment has signed an agreement 
with Pakistan on the Sir Creek Maritime Boundary Dispute; 

(b) if so, the details of the salient features of the 
agreement; and 

(c) the steps takenJbeing taken in pursuance thereof? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRi 
PRANAB MUKHERJEE): (a) No. 

(b) and (c) Does not arise. 

Posts lying Vacant in CBI 

1553. SHRI S.K. KHARVENTHAN: Will the PRIME 
MINISTER be pleased to state: 

(a) whether a large number of posts are lying vacant 
in the Central Bureau of Investigation (CBI); 

(b) if so, the details thereof, grade-wise; 

(c) whether the Govemment has taken any steps to 
fill the vacant posts; 

(d) if so, the details thereof; and 

(e) the time by which the vacant posts are likely to 
be filled up? 

THE MINISTER OF STATE IN THE PRIME 
MINISTER'S OFFICE AND MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND 
PENSIONS (SHRI PRITHVIRAJ CHAVAN): (a) and (b) 
As on 01.11.2008 out of 6960 sanctioned strength 1404 
posts in various grades are lying vacant in the CBI as 
per details below: 

Cadre Sanctioned Actual Vacancy 
strength strength 

Executive 4077 3209 868 

Legal 230 156 74 

Technical 155 50 105 

Ministerial 1284 958 326 

Group MO" 144 125 19 

Canteen staff 70 58 12 

(c) and (d) Government has taken all necessary steps 
to ensure filling up of vacancies in time, which inter-alia 
include: 

(i) Grant of Special Incentive Allowance 0 25% of 
Pay Dearness Allowance upto the level of Senior 
Superintendent of Police and 0 15% for officers 
above that rank to attract officer on deputation. 

(ii) Amendement of recruitment rules for various 
posts from time to time to meet the requirements 
of the CBI. 

(iii) Decentralization of power for induction of 
Inspector on deputation in order to ensure 
speedy and smooth recruitment process. 
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(e) As occurrence of vacancies and their filling up is 
a continuous process, no definite time frame can be 
stipulated for the same. 

Study on Impact of Climate Change 

1554. SHRI RAYAPATI SAMBASIVA RAO: Will the 
PRIME MINISTER be pleased to state: 

(a) the year in which the first study has been 
undertaken by an Expert Committee to know the impact 
on climate change; 

(b) the terms of reference of the Committee which 
undertook the first study and its findings; 

(c) whether any action has been taken by the 
Government on the basis of the findings of the said 
Committee; 

(d) if so, the details thereof; and 

(e) the names of research organizations which 
extended assistance to this Committee in the lirst study? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) and (b) With a view to assess the impacts 
of climate Change, an Expert Committee on Impacts of 
Climate Change has been set up by the Government in 
the year 2007 under the Chairmanship of Dr. A. 
Chidambram, Principal Scientific Adviser to Government 
of India. This committee is mandated to assess the impact 
of climate change and suggest measures to adapt to 
climate change. This Committee has prepared status 
papers on six areas namely water resources, agriculture, 
natural ecosystem, health, coastal zone management and 
climate change scenarios. 

(c) to (e) Prior to the establishment of the above 
committee, information on various aspects of climate 
change was developed through a broad based 
partiCipatory approach involving 131 research teRms drawn 
from research and development Institutions, Universities, 
Non-Governmental Organisations (NGOs) ant: Industry 
Associations constituted countrywide for preparation of 
India's Initial National Communication to tt·e United 
Nations Framework Convention on Climate Change. A 
National Action Plan on Climate Change (NAPCC) was 
prepared and released by the Prime Minister on 30th 
June 2008. The National Action Plan outlines eight 

missions in specific areas of Solar, Enhanced Energy 
Efficiency, Sustainable Habitat, Water, Sustaining the 
Himalayan Ecosystem, Green India, Sustainable 
Agricunure and Strategic Knowledge for Climate Change. 
The information contained in the status papers referred 
to above, constitute source material for development of 
detailed mission documents. 

{Translstion} 

Resurfacing of Chicken Pox and Small Pox 

1555. SHRI GANESH SINGH: 
SHAI SHAILENOAA KUMAR: 
SHAI AASHEED MASOOD: 
SHRI BHANU PRATAP SINGH VERMA: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether the cases of Chicken Pox and Small 
Pox have resurfaced in the country; 

(b) if so, the details thereof including the number of 
persons affected by these diseases and the reasons 
therefor; 

(c) whether the vaccines of Chicken Pox and Small 
Pox are not available in large number of government 
hospitals in the country; 

(d) if so, the measures being taken by the 
Government to ensure availability of these vaccines in 
the Government hospitals; and 

(8) the steps taken by the Government to check the 
spread of suCh diseases? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) to (e) Information is being 
collected and will be laid on the Table of the House. 

{English} 

NHs Maintained by BRO 
, 

1556. SHRI NARAYAN CHANDRA BORKATAKY: Will' 
the Minister of SHIPPING, ROAD TRANSPORT AND 
HIGHWAYS be pleased to state: 
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(a) whether the National Highways In bordering area 
of Mizoram and Assam maintained by Border Roads 
Organization (BRO) are in deplorable conditions; 

(b) if so, the details thereof including the condition 
and status of upkeep of the roads; 

(c) whether any funds is provided by the Govemment 
to BRO for these maintenance of these roads; 

(d) If so, the details thereof; and 

(e) the steps taken to improve the road conditions in 
the bordering dlstrlcta of North East It'Icluciing Assam? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) and (b) The maintenance of 
National Highways is a continuous process and are being 
maintained in traffic worthy condition depending upon 
availability of funds are Inter-se priority. 

(c) and (d) State specific allocation Is not made to 
Border Roads Organisation (BRO). During 2008-09, an 
amount of Rs. 26.35 crore has been allocated to BRO 
for maintenance and repair of the National Highways. 

(e) The Ministry is primarily responsible for 
improvement of National Highways In the country and 
there is no scheme for improving the road in border 
districts of North East States. The Improvement of roads 
in border district is the responsibility of the State 
Govemment. 

Import of COlli 

1557. SHRI ADHAlRAO PATll SHIVAJIRAO: 
SHRI ANANDRAO VITHOBA ADSUL: 
SHRI RAWI LAl SUMAN: 
SHRI RAVI PRAKASH VERMA: 
SHRI MADAN LAl SHARMA: 
PROF. M. RAMDASS: 
SHRI GANESH SINGH: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the Coal India proposes to import coal 
as reported in the Hindu dated 06 September, 2008; 

(b) if so, the details thereof and the reasons thereof 
along with the quantity of coal imported during the last 
three years and the current year country-wise; 

(c) the cost of Imported coal as compared to 
Indigenously produce coal; and 

(d) the steps taken by the Coal India to boost its 
production? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (SHRI SANTOSH BAGRODIA): (a) and (b) During 
the meeting convened in Planning Commission in 
September, 2008, inter-alia, the position relating to supply 
of coal to power utilities during 2008-09 having regard to 
projected demand of power utilities and supply of coal 
from various sources including planned import was 
discussed and it was decided that in order to meet the 
power generation target and to have some cushion in 
coal supplies, additional 11 million tonnes need to be 
imported, out of which Coal India Limited (Cll) was 
advised to import 4 million tonnes. Coal India Limited 
(Cll) Board has approved import of 4 million tonnes of 
coal by Cil for power utilities during November 2008 
March, 2009. 

Cll did nol import any coal during the past including 
last three years. During 2008-09, 4 million tonnes is 
proposed to be imported and the modalities are being 
worked out by Cil in consultation with concerned 
agencies. 

(c) The cost of Imported coal depends on various 
factors like Intemational demand, availability, location of 
consumer etc. By and large, at present, the cost of 
imported coal Is higher than the cost of indigenous coal, 
on a comparable basis, except in some specific coastal 
based locations. 

(d) The following steps have been taken by coal 
India limited to increase production: 

(i) procurement action has been initiated for high 
capacity shovel and dumpers in opencast mines. 

(ii) Locations have been identified for mechanization 
in underground mines. 

(iii) Standard Notice Inviting Tenders (NITs) are 
being procured to avoid delay in finalization of 
tenders for procurement of equipments and major 
development activities. 

(iv) 18 projects have been approved in 2007·08 for 
an ultimate capacity increase of 66.36 million 
tonnes per year. 
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ex,r. .. Unk between Hlatoric Sikh Shrinee In 
India a; ~d Pakistan 

1558. SARDAR SUKHDEV SINGH LIBRA: 
SHRI SUKHDEV SINGH DHINDSA: 
DR. RATTAN SINGH AJNALA: 

Will the Minister of EXTERNAL AFFAIRS be pleased 
to state the progre8s made so far in providing a direct 
exp..... link between the historic Sikh shrines located in 
Kartarpur Sahib in Pakistan and Dera Baba Nank in India? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
PRANAB MUKHERJEE): In October 2005, a draft to 
reviae the eKisting Protocol on Visit to Religious Shrines, 
1974, was handed over to Pakistan. The draft proposes 
increase in the number of pilgrims as also Shrines to be 
visited, including Kartarpur Sahib. During the visit of the 
Foreign MInister of Pakistan to India in June 2008, it 
was propoeed that a team from India could be sent to 
Kartarpur Sahib to work out the modalities for pilgrimage. 
The reaponae from Pakistan is awaited to both these 
proposals. 

[Trans/6tion} 

NH Projects In Rajasthan 

1669. SHRI MAHAVIR BHAGORA: Will the Minister 
of SH~PING, RO~ TRANSPORT AND HIGHWA VS be 
pleased to state: 

(a) whether certain length of the National Highways 
still remains to be constructed in Rajasthan; 

(b) if so, the details thereof; 

(c) whether the proposal submitted by the State 
Govemment of Rajasthan for the Annual Plan 2007-08 
are penditlg with the Union Govemment; 

(d) If so, the details thereof; and 

(e) the action taken by the Government in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) Yes, Sir. 

(b) National Highways No. 65 in a length of 32 km 
and National Highways No. 11 in a length of 3 km are 
yet to be constructed. 

(c) No proposal for Annual Plan 2007-08 i8 pending 
with the Union Govemment. 

(d) and (e) Does not arise. 

/English} 

Dumping of Chine.. Metallurgical Coke 

1560. SHRI HITEN BARMAN: 
SHRI SUBRATA BOSE: 

Will the PRIME MINISTER ba pleued to stata: 

(a) whether the Government ha, received a 
communiCation from Bharat Coking Coal Limited (BCCL) 
seeking restrictions on dumping of Chin ... metallurgical 
coke for the survival of the domestic coal sector; 

(b) If 80, the details thereof alongwlth the reaction of 
the Govemment thereto; 

(c) the action taken/proposed to be taken by the 
Govemment in this regard; and 

(d) the details regarding Import of metallurgical coke 
imported during the last three years and the current year? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (SHRI SANTOSH BAGROOIA): (a) to (d) The 
information is being collected and will be laid on the 
table of the House. 

Public Fore.try Programme 

1561. SHRI CHANORABHAN SINGH: Will the PRIME 
MINISTER be pleased to state: 

(a> whether the Union Govemment has received any 
prop08al from the State Govemment of Madhya Pradesh 
for constitution of a Committee for simplification of the 
process for granting approval to the management achemes 
of the forest areas having more than 10 hectares under 
the Public Forestry Programme; 

(b) if so, the details thereof and the action take'1 

thereon; and 

(c) the time by which the ,aid proposal is likely to 
be approved? 

" 
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THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI S. REGUPATHY): 
(a) Yes, Sir. proposal for constituting a committee for 
simplification of the process of according approval to 
Management Schemes having more than 10 ha. forest 
area ~nder lok Vaniki Schemes was received from the 
Principal Chief Conservator of Forests, Government of 
Madhya Pradesh. 

(b) The proposal was examined by the MoEF, 
Government of India and it was observed that the 
proposal to constitute a committee for approval of such 
management plan was not in conformity with the orders 
of the Hon'ble Supreme Court of India in this regard and 
the State Govt. was informed accordingly. 

(c) Does not arise. 

{Trans/ation} 

De-Addiction Centres 

1562. SHRI HANSRAJ G. AHIR: Will the Minister of 
HEALTH AND FAMilY WELFARE be pleased to state: 

(a) whether the Government proposes to set up de-
addiction centres in the country for the treatment tobacco 
addicted persons; 

(b) if so, the details thereof; 

(c) whether the GOJernment has identified the places 
for this purpose; and 

(d) if ~o, the details thereof and the time by which 
the de-addiction centres are likely to be set up? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMilY WELFARE (SHRIMATI 
PANABAKA lAKSHMI): (a) to (d)" Under the pilot phase 
of National Tobacco Control Programme (NTCP) launched 
in 18 districts in 2007-08, the Government is proposing 
one tobacco cessation/de-addiction facility per district in 
the MedicaVDental Colleges or in the district Hospitals. 
These are in addition to the 19 tobacco cessation centers 
and one resource centre that me already functional in 
different parts of India. The number of pilot districts is 
being increased from 18 to 42 districts in 2008-09. 

By the end of 11 th five year plan, it is proposed to 
make available at least one Tobacco Cessation Centrel 
De-additiction Centre in each district. 

Decla,.tlon of Ranchl to DaltongllnJ Road aa NH 

1563. SHRI GHURAN RAM: Will the Minister of 
SHIPPING, ROAD TRANSPORT AND HiGHWAYS be 
pleased to state: 

(a) whether the road from Ranchl to Daltonganj in 
Jharkhand has been declared as a National Highways; 

(b) if 80, the details thereof alongwlth the date of 
declaration of this National Highway; 

(c) the present status of the National Highway; and 

(d) the funds allocated for the development and repair 
of the National Highway? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) and (b) The Ranchi-Daltonganj· 
Garhwa·Nagar Untari·UP Border road, having a total 
length of 261.00 km in Jharkhand, had been declared as 
National Highway No. 75 on 12.10.2000. 

(c) 112 km of NH 75 In Jharkhand is having .2-lane 
carriageway and remaining 149 km is having intermediate 
lane carriageway. 

(d) Funds to tune of Rs. 106.88 crore have been 
allocated for the development and repair of National 
Highways in Jharkhand, during 2008-09. 

[Eng/ish} 

L.eunchlng of Sat.lllt.. by ISRO 

1564. SHRI ABU AYES MONDAl: Will the PRIME 
MINISTER be pleased to state: 

(a) whether India has setup a record In the Wortd in 
launching 10 (ten) satellites Into orbit by using a single 
vehicle from Sriharikota; 

(b) If so, the details thereof; and 

(c) the benefits that are likely to 8CCNe as a result 
thereof? 

THE MINISTER OF STATE IN THE PRIME 
MINISTER'S OFFICE AND MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBUC GRIEVANCES .AND 
PENSIONS (SHRI PRITHVIRAJ CHAVAN): (a) Yes, Sir. 
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(b) India has set up a record in the world In 
successfully launching 10 (ten) satellites with a single 
lanch vehicle. this launch took place on 28.4.2008 with 
PSL V in its 9th flight from Satish Dhawan Space Centre, 
Sriharikota. The satellites launched are Cartosat-2A and 
IMS-1 from India; NLS-4 (a Cluster of six satellites-CAN-
)(2, CUTE-l.7, DELFI-C3, AAUSAT-II, COMPASS-l and 
SEEDS) and NLS-5 from Spaceflight Laboratory, University 
of Toronto, Canada; and RUBIN-8 from COSMOS 
International, Germany. 

(c) Demonstration of this capability allows launching 
of multiple statellites with different objectives at the same 
time, thereby reducing the cost of launch and provide 
opportunities for many scientific and technological 
payloads. 

{Translation] 

Invltro Fertlll •• tlon Centre. 

1565. SHRI BHANU PRATAP SINGH VERMA: 
SHRI RASHEED MASOOD: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether the Government has formulated any policy 
to curb the unbridled growth of Invitro Fertilization (IVF) 
centres; 

(b) if so, the details thereof; 

(c) whether the Government has received any report 
from the Former Director-General, ICMR regarding IVF 
techniques; 

(d) if so, the details thereof; and 

(e) the time by which this report is likely to be 
implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) and (b) To supervise and 
regulate the Assisted Reproductive Technology (ART) 
Clinics in India, the Ministry of Health and Family WeHare 
(MOHFW), Government of India along with the Indian 
Council of Medical Research (ICMR) and National 
Academy of Medical Sciences (India) developed "National 
Guidelines for Accreditation, Supervision and Regulation 
of ART Clinics in India-. 

These guidelines are available on the websile of the 
MOHFW, Government of India (www.mohfw.nic.ln). 

(c) to (e) The National Guidelines for Accreditation, 
Supervision and Regulation of ART Clinics in India was 
developed by Ministry of Health & Family Welfare, 
Government of India alongwlth ICMR during the tenure 
of former Director-General, ICMA. 

The ART Guidelines have been circulated to all 
States/UTs of the country with the direction for following 
the Guidelines. 

Recognition of Doping Centre In Indl. 

1566. SHRI HANS RAJ G. AHIR: 
SHRIMATI RUPATAI D. PATIL: 

Will the Minister of YOUTH AFFAIRS AND SPORTS 
be pleased to atate: 

(a) whether the World Anti-Doping Agoncy (WADA) 
has recognized the Doping Centre located In the country; 

. (b) If 80, the details thereof including the locations 
for the purpose and; 

(c) the details of the assistance provided by the 
Government to make It functional? 

THE MINISTER OF STATE OF THE MINISTRY OF 
YOUTH AFFAIRS AND SPORTS (DR. M.S. GILL): (a) 
Yes, Sir. 

(b) The Dope Control Centre (DCC) which was earlior 
functioning under the Sports Authority of India (SAl) has 
now been registered as an Independent Independent entity 
viz as National Dope Test Laboratory (NDTL). It has 
received permanent accreditation of Worid Anti doping 
Agency (WADA) w.e.f. 20th Sept, 2008 and Is at present 
functioning at Jawaharlal Nehru Stadium, New Delhi. 

(c) It is fully funded by the Govemment of India. 
During 2007-08, Rs. Six Crores were provided to the 
National Dope Testing laboratory for ita operations. 

/English/ 

Revlaed National Programme for 
Control of Blindness 

1567. SHRI S. AJAYA KUMAR: 
SHRt ADHALRAO PATIL SHIVAJIRAO: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 
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(8) whether the Government has decided to revise 
the National Programme for Control of Blindness as 
reported in The Hindu dated 4 October, 2008; 

(b) if so, the details thereof; 

(c) whether the Govemment proposes to set up Vision 
Centres with necessary equipments across the country; 

(d) if so, the details thereof; and 

(e) the details of financial assistance provided to 
various States to overcome blindness in the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) ar.d (b) The revised pattern 
of assistance for National Programme for Control of 
Blindness during the 11th Five Year Plan has been 
approved by the Cabinet Committee on Economic Affairs 
(CCEA) in its meeting held on 3rd October, 2008. The 
main objectives of the programme are: 

(a) to reduce the backlog of blindness through 
identification and treatment of blind; 

(b) to develop Comprehensive Eye Care facilities in 
every district; 

(c) to develop human resources for providing Eye 
Care Services; 

(d) to Improve quality of service delivery; 

(e) to secure participation of Voluntary Organizations! 
Private Practitioners in eye Care; 

(f) to enhance community awareness on eye care. 

(c) and (d) In the revised scheme. it has been 
decided to set up 3000 Vision Centres with lJ3sic eye 

screening equipments catering to 50,000 population per 
centre in the country in the 11th Five Year Plan period. 

(e) The details of financial assistance provided to 

various States to overcome blindness in the country during 

the year 2007-08 is given in the enclosed statement. 

Major ... 

Andhra Pradesh 

Bihar 

Chhattisgam 

Goa 

Gujarat 

Haryana 

Himachal Pradesh 

Jammu and Kashmir 

Jharkhand 

Kamataka 

Kerala 

Madhya Pradesh 

Maharaatra 

Orissa 

Punjab 

Rajasthan 

Tamilnadu 

Uttar Pradesh 

Uttaranc:hal 

West Bengal 

Sub total 

Arunachal Pradesh 

Assam 

.. 
(Rupees in takh) 

2007 
Rele ... 

2 

1481.60 

138.13 

360.28 

25.00 

788.66 

128.50 

43.50 

91.00 

305.59 

729.00 

263.52 

1249.37 

1578.00 

422.50 

72.00 

1569.50 

2286.45 

1313.25 

249.42 

645.35 

13740.60 

66.75 

342.15 
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Manipur 

Meghalaya 

Mlzoram 

Nagaland 

Slkkim 

Tripura 

Sub total 

UTI 

Andaman and NIcobar l8Iand 

Chandigaltl 

Dadra and Nagar HaveN 

Daman and Diu 

DeIhl 

PondlcherTY 

Sub total 

Total 

2 

139.50 

193.51 

78.22 

181.00 

89.50 

1 •. 83 

1270.28 

3.00 

85.85 

21.28 

".00 

150.94 

16.00 

17.00 

298.07 

15308.93 

1588. SHRI 8ASU DEB ACHARIA: Wig the Miniliter 
of EXTERNAL AFFAIRS be pIeued to state: 

(a) the detaII& of bilateral dlecuuione held during 
Indo-Iran Joint Commiaalon meeting held recently at 
Tehran; and 

(b) the ..... where coordinated action between the 
hwo coun~'have been a~ upon? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
PRANAB MUKHERJEE): (a) and (b) The 15th HUlon of 
the India-Iran Joint Commiaeion (JCM) was held in Tehran 
on 1 -2 November, 2008 co-chaired by the Eldemal AffaIrs 
Minar and the Iranian Minister of Economic Affairs n 
F!nanoe. Dlecuulona were held on expanding bilateral 
COClperation in are. of Energy and Power Including India-
Pakistan-Iran Gas Pipeline Project; Trade and Commerce 

and related Iuues of banking and finance; Protection 
and Promotion of Inveatmant; Industry and Mining; 
Information; ScIenoe & Technology; Culture & Touri8m; 
Consular Iuues and Railways. 

Agreements and MoUe signed during the meeting 
we,.: 

(i) extradition Treaty 

(D) Mutual Legal Auiatance Treaty on Criminal 
Matters 

(Iii) MoU on Cooperation between ir;:tlan Trade 
Promotion Organization (ITPO) and iran 
International Exhbltion& Co. (IIEC) 

(Iv) Work Plan on Agriculture for the year 2009-10 

(v) MoU on Sister Port Relationship between 
Jawaharlal Nehru Port Trult, Navl Mumbal, _ 
Indian and the Shahld RajaH Port of Iran. 

Refund of ProCISeing Fee 

1569. SHRI J.M. AARON RASHID: WIU the PRNE 
MINISTER be pIeaeed to alate: 

(a) whether the Govemment hu scrapped the 
scheme under which feature fIImI were being Invtled by 
Doordal'8han In 2006-07; 

(b) " 80. whether the money collected .. proceaelng 
fee for luch future fIImI hal been NIfunded; 

(c) whether luch refund ... within the preICribed 
normeIfInanclal rules and did not C8uee any lou to the 
Government exchequer; 

(d) " 10. the detaIJa thereof and the re.ponllbHlty 
fixed In this regard; and 

(e) the detalIa of action being taken In this regard? 

THE MINISTER OF STATE IN THE MINISTRV OF 
EXTERNAL AFFAIRS AND MINISTER OF STATE IN THE 
MJNISTRV OF INFORMATION AND BROADCASTING 
(SHRI ANAND SHARMA): (a) to (c) Ves, Sir. Praar , 
Sheratl have informed that they have scrapped the 
scheme IM'KIer which Doordar8han was inviting feature 
films in 2006 after receiving various compIainta .1Wt 
the ..." of DDK, Mumbal. They have further Infonned 
that the proceuIng fee submitted by the offerera under 

,. 
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this scheme has already bee" refunded and the refund 
of processing fee was within the norms. 

(d) and (e) Does not arise. 

M.temel Mortality In Tribal Are •• 

1570. SHRI JUAL ORAM: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether cases of maternal death are on the rise 
in the tribal areas of the country; 

(b) if so, the details thereof; and 

(c) the efforts made by the Govemment to prevent 
these maternal deaths? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) to (c) The latest survey report 
titled MMatemal Mortality in India: 1997-2003 trends, 
causes and risk factors" published in the year 2006 by 
the Registrar' General of India Sample Registration 
System, does not provide data on mate mal deaths specific 
to tribal areas. 

The National Rural Health Miaaion (NRHM) (2005-
2012), and under its umbrella, the Reproductive and Child 
Health Programme Phase II, launched by the Government 
of India in the year 2005, aims to improve access to 
equitable, affordable, accountable and effective primary 
health care, in the rural and tribal areas of the country, 
especially for poor women and children, with a special 
focus on 18 States which have weak public health 
indicators and weak Infrastructure. Under the Mission, the 
following key strategies and interventions are being 
implementad to accelerate the pace of reduction in 
matemal mortality, namely Janani Suraksha Yojana (JSY), 
a cash benefit scheme to promote Institutional, Delivery 
with a special focus on Below Poverty Line (BPL) and 
SCIST pregnant women; Operationalizing Community 
Health Centers as First Referral Units (FRUs) and Primary 
Health Centers for 24X7 services; Augmenting the 
availability of skilled manpower by means of different skill-
based trainings such as Skined Birth Attendance; training 
of MBSS Doctors in Life Saving Anesthetic Skills and 
Emergency Obstetric Care including Caesarian Section; 
Provision of Ante-natal and Post Natal care services; 
preveion and treatment of Anemia by supplementation 
with Iron and Folic Acid tablets during pregnancy and 

lactation; Organizing Village Health & Nutrition Day at 
Anganwadl Centers; AppOintment of an Accredited Social 
Health Activist (ASHA) to facilitate accessing of health 
care services by the community including pregnant 
women; Strengthening of Health Facilities, that is. District 
Hospitals, Community Health Centres (CHCs) Primary 
Health Centres (PHCs) and Sub Centres (SCs), by 
p~ovldlng them with funds including united grants, Annual 
Maintenance Grants (AMG) and Corpus Funds to improve 
service delivery. 

exploitation of Indian Workers In Malaysia 

1571. SHRi ANIRUDH PRASAD ALIAS SADHU 
YADAV: 

SHRI EKNATH MAHADEO GAIKWAD: 
SHRIMATI NIVEDITA MANE: 
SHRI MADHU GOUD YASKHI: 

Will the Minister of OVERSEAS INDIAN AFFAIRS 
be pleased to state: 

(a) whether there are reports that Indian workers are 
under paid and assaulted by recruitment agents and their 
employers in Malaysia; 

(b) if so, the details thereof; and 

(c) the steps taken or likely to be taken by the 
Government in this regard? 

THE MINISTER OF OVERSEAS INDIAN AFFAIRS 
AND MINISTER OF PARLIAMENTARY AFFAIRS (SHRI 
VAYALAR RAVI): (a) and (b) Complaints are received 
from time to time from the Indian workers working abroad 
including in Malaysia about illegal recruitment for 
employment by recruiting agents which often results in 
their exploitation and harassment. 

On complaints against iIIegaVunregistered recruiting 
agents, penal action is taken against them for violation 
of provision of the Emigration Act. 1983 by referring their 
cases to the Police authorities of the State Governments 
concerned. During 2006, 2007, and 2008 (upto 
30.11.2008) respectively 78, 41 and 87 complaints were 
sent to the state police authorities and the Protectors of 
Emigrants for legal action against unregistered recruiting 
agents. 21, 07 & 34 prosecutions have been sanctioned 
in this regard during 2006, 2007 and 2008 respectively. 

As and when a complaint is received against a 
registered Recruiting Agent, he is directed to redress the 
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grievance in a time bound manner. If he fails to do so, 
action is taken to suspend/cancel his Registration 
Certificate. In cases where the conduct of registered 
recruiting agent is required to be specifically watched in 
view of the nature of complaint, they are placed on an 
Internal Watch List. During the years (upto 30.11.2008), 
80 12 and 24 registration certificates (RCs) respectively 
were suspended/cancelled. 

On recommendation of Indian missions abroad on 
complaints against Foreign Employers (FEs) referred to 
them, the FEs are placed on Prior Approval Category 
(PAC/Black List). 345 such companies have been put 
under the PAC category till 30.11.2008. 

(c) With a view to protect the interests of the Indian 
workers going abroad, the following steps have been 
taken: 

• Attestation of employment documents by the 
Indian missions concerned in respect of six 
countries viz. Yemen, Lebanon, Libya, Jordan, 
Sudan and Kuwait for all categories of workers 
(skilled & unskilled) has been made mandatory 
whereas for vulnerable categories, i.e. 
housemaids/domestic servants and unskilled 
labour, attestation of employment documents by 
the Indian missions has been mandatory for all 
ECR countries. 

• All demands for 500 or more workers is verified 
for the genuineness of the demand as well as 
the Foreign Employer by the concerned Indian 
mission. 

• All demands from Recruiting Agents in the Watch 
List of the Ministry are attested by the Indian 
mission concerned before grant of clearance. 

• Protectors of Emigrants have been asked to 
conduct apprppriate checks and exercise 
abundant caution while granting emigration 
clearance, while taking into account Ihe extant 
instructions of the Ministry. 

• This Ministry has signed bilateral MoUs with the 
UAE, Kuwait and Oman and additional protocol 
on the existing MoU with Qatar to ensure 
protection to emigrant workers. MoU with 
Malaysia and Bahrain have been finalized. Efforts 

are being made to Sign MoUs with other labour 
receiving countries. These MoUs provide for a 
Joint Committee consisting of representatives of 
both countries to discuss and resolve grievances 
of workers. 

• SpeCial measures being taken for better 
protection and welfare of vulnerable sections of 
emigrants including women emigrants are: 

• Age restriction of 30 years for all women 
emigrating on ECR passports. 

• Opening of Overseas Indian Workers Resource 
Centre in host countri.. to serve as a one stop 
service outlet for addre88ing the Information and 
assistance needs of emigrants. 

• A 24X7 helpline viz. Overseas Workers 
Resources Centre (OWRC) has been set up to 
enable emigrantalprospective emigrants to seek 
information and file complaints against Recruiting 
AgentslForeing Employers. 

• A comprehensive insurance scheme, viz. Pravasl 
Bharatlya Bima Yojana, 2006, is in place, which 
makes it mandatory for every emigrant worker 
to be covered under the Scheme while seeking 
emigration clearance. The Scheme, inter-alia, 
provides workers with life insurance, medical 
expenses and legal expenses cover and also 
the deportation expenses wherever needed. With 
effect from 01.04.2008, the scheme has been 
upgraded by providing additional benefits at 
reduced premium rates. Workers now have life 
insurance coverage of Rs. 10 lakhs (In place of 
Rs. 5 lakhs), Medical Expenses coverage of 
Rs. 75,000/- (in place of Rs. 50,0001-, Family 
Hospitalization coverage of Rs. 50,000/- (in place 
of Rs. 25,000/-), legal Expenses coverage of 
Rs. 30,000/- (in place of As. 25,000/-) etc. The 
insurance premium has been reduced to Rs. 
275 for 2 years policy period and Rs. 375 for 
3 years policy period. 

A vigorous campaign in the print and electronic media 
to educate potential emigrants including labourers. and 
other vulnerable sections like women emigrants has been 
launched to propagate the benefits and hazards of legal 
and illegal migration respectively. 

" 
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Uranium Production 

1572. DR. CHINTA MOHAN: 
SHRI RAMJI LAL SUMAN: 
SHRI KIREN RIJIJU: 
PROF. VIJAY KUMAR MALHOTRA: 

Will the PRIME MINISTER be pleased to state: 

(a) the places and quantum of Uranium reserves 
explored so far in the country; 

(b) the quantity of Uranium estimated to be procured 
from indigenous sources; 

(c) the quantity of Uranium required to run the existing 
atomic power plants as per their installed power 
generation capacity; 

(d) whether the Government has taken any decision 
to increase the production of Uranium in the country; 

(e) if so, the details thereof; and 

(f) the steps taken by the Government in this regard? 

THE MINISTER OF STATE IN THE PRIME 
MINISTER'S OFFICE AND MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND 
PENSIONS (SHRI PRITHVIRAJ CHAVAN): (a) The places 
and quantum of uranium reserves explored by Atomic 
Minerals Directorate for Exploration and Research (AMD) 
a unit of the Department of Atomic Energy in the country 
as on 01.10.2008 arc as follows:-

State 

Jharkhand 

Meghalaya 

Andhra Pradesh 

Chattisgarh 

Karnataka 

Rajasthan 

Uttar Pradesh 

Himachal Pradesh 

Maharashtra 

Uttaranchal 

Total 

Total in-situ 
Reserve U30 B in 

Tonnes 

47,809 

17,245 

36,196 

3,986 

4,233 

4,880 

785 

784 

355 

100 

1,16,373 

(b) and (c) It Is not in public interest to dleeloH 
uranium production in 1I1e country. 

(d) Yes, Sir. Uranium Corporation of India Urnited 
(UCIL), a PSU under the Department of Atomic Energy 
has undertaken an expansion programme to increase 
production of uranium in the country. 

(e) Under its expansion programme UCIL has taken 
up the following projects:-

Unit 

Mohulcllh mining project 

Expansion of Turamdlh plan 

Expansion of Jaduguda plant 

Expansion of Banduhurang mine 

Expansion of Turamdlh mine 

Tl:lmmaJapalle mining & milling project 

State 

Jharkhand 

Jharkhand 

Jharkhand 

Jharkhand 

Jharkhand 

Andhra Pradesh 

(f) Concerted efforts are being made to develop new 
uranium mining and miHing projects. Survey & Exploration 
activities have been stepped up in different parts of the 
country to locate new uranium depoaits. 

{English} 

Budget Allocation for Child ..... lth Care 

1573. SHRI K. SUBBARAYAN: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) the average percentage of the Union Budget spent 
on children under six years of age during the last three 
years and the current year; 

(b) whether the Government propoaes to increue 
the budgetary allocation under this head to ensure health 
care for children under six; 

(c) if 80, the details thereof; 

(d) the state of health of children below six yeara as 
per National Family Health Survey-3; 

(e) the percentage of improvement found in the latest 
survey; and 
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(f) the steps taken to improve the health of children 
below six years of age? 

THE MtNlSTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMIL V WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) to (f) No information ia 
collected regarding the health expenditure on children 
under six years of age. However. the interventions for 
child health are part of Phase II of the reproductive and 
Child Health (RCH II) programme which has been 
operationlised since March 2005 as part of National Rural 
Health Mission (NRHM). The RCH II programme 
constitutes a major component of the overall NRHM 
budget. During Rnancial Year 2OOS-Q9. 25. 85% of total 
budget of NRHM pertained to the RCH II programme. 
During FV 2007-08, 17.82% of NRHM budget pertained 
to the RCH II programme and tor FY 2006-07, 26.0% of 
total NRHM allocation pertained to RCH II programme. 
The RCH II programme inter-alia includes matemal health 
interventions also. 

The Government ia committed to enhancing the 
allocation tor health from 0.9% of GOP to 2% to 3% of 
GOP over the period of NRHM (2005-2012). This 

enhancement In budg8t ia in· parlr .. hip with the .... 
which are ilimuttaneouely enttanel", thelr.budget 
alloc:ationa for health lector. 

The Itate-wla. Itatlatlcal report refatlng to 
improyemenlB in key Child Health indIc:aIors extract.d from 
the NFHS 3 intw.... ahowlng the peI"C8I'1tIIge change 
over the last surveys II giv.n in the enclOHd statement. 

As part of the RCH II programma. the Govemment 
has operationalised Integrated Management of NeonIIIaI 
and Child-hood III"..... (lMNCI). Thie initiative adopts a 
holiltic approach to m&nllgltmel'lt of the commone8t 
CauHI of· n80nataI lind chitdhood mortality. including 
aepeis. Acute Aeepiratory 1l1ne .... , dlllrrt!oe.. me ...... 
malaria _ StIapa have -.0 been ...." to improw the 
micronutrient auppIemet llation wtIh V~ A. Iron Fotic 
Acid 8IIId Zinc. InwnuniaaIton ia another ineegraI pM of 
the RCH II pro...,. ..... It irnpIOVing the ~ of 
children who .. below .. yeaM .... 

Under the NRHM overaI Improvement of Public 
Health SY*m is acceIerdng the IMIiIIUIty at ...... 
care tor children below abc ~ In ...... at .... country. 

Child HaIIh Indiclltor.s (5 y.-. ~ *- ."..,,) AI ""* 
SI.No. Indicators NFt-&3 NFH8-2 

(2C1Q6. (fa. 

2 3 4 5 

1. Infant and Child Mortality -Neonatal Mortality (NM) 38.0 43.4 

.postneonalal Mortality 11.0 N.A. 

·Infant Mortatity Rate 57.0 87.8 

-child Mortalily Rate 18.4 21.3 

.lJnder..five mortality 74.3 94.t 

2. Child immunization and Children 12·23 months fully immunized 43.5 42.0 

Vitamin A suppIImaotation BCG. measles and 3 doses each 01 polio and OPT (%) 
78.1 71.8 Children 12·23 months who haW 

received BCG (%) 

Children 12·23 months who have received 3 55.3 82,8 
doses of OPT Vaccine (%) 

Children 12·23 months who have received 3 71.2 55.1 
doses of Polio Vaccine (%) 

,. 
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2 .. 

3. Diarrhoea and ARI 

3 

Children 12-23 months who have received 
measles Vaccine (%) 

Children age 12-35 months who received a 
Vitamin A dose in last 6 months (%) 

Children (Under age 5) with diarrhoea in the 
last 2 weeks who received ORS (%) 

Children (Under age 5) with diarrhoea in the 
last 2 weeks taken to a health lacility (%) 

Child""' (under age 5) with acute respiratory 
infection or fever in the last 2 weeki taken 
to a health facility (%) 

4 5 

58.8 50.7 

25.1 NA 

26.0 NA 

59.8 NA 

89.0 NA 

4. Child Feeding 
Practices and 
Nutritional Status of 
Children 

Children under 5 years brestfed within one hour of birth (%) 
Children under 5 years who are stunted (%) 

24.5 
48.0 
19.8 
42.5 

NA 
NA 
NA 
NA 

Children under 5 years who are wasted (%) 
Children under 5 years who are underweight (%) 

5. Anaemia among 
Children Children 

Children age 6-59 months who are anaemic (%) 89.5 NA 

Suicide Attack on Indian Mission In Kabul 

1574. SHRI KINJARAPU YERRANNAIDU: 
DR. M. JAGANNATH: 
SHRI M. RAJA MOHAN REDDY: 
SHRI PANKAJ CHOWDHARY: 

Will the Minister of EXTERNAL AFFAIRS be pleased 
to state: 

(a) whether the Government has expressed. concem 
over Pakistan's involvement in the suicide attack on Indian 
Mission in Afghanistan; 

(b) if so, the details . thereof; 

(c) whether the Government has taken up the issue 
with the Government of Pakistan; and 

(d) if so, the details and the outcome thereof? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
PRANAB MUKHERJEE): (a) Yes. 

(b) The attack on our Embassy is viewed with grave 
concem by Government as a dastardly terrorist attack 

perpetuated by the enemies of peace In Afghanistan and 
our region. The involvement of elements in Pakistan in 
the attack has been repeatedly conveyed to the 
Govemment of Pakistan including in: 

(i) Foreign Secretary level talks In New Delhi on 
21 July 2008 to launch the V Round of 
Composite Dialogue. 

(ii) Meeting between Extemal Affairs Minister and 
Pakistan Foreign Minister In Colombo on 31st 
July 2008 on the aidellnes of SAARC Summit. 

(iii) Meeting between Hon'bIa Prime Minister of India 
and Pakistan Prime Minister in Colombo on 2nd 
August 2008 on the sideHnes of SAARC summit. 

(iv) Meeting between Hon'bIe Prime Minister of India 
and President of Pekiatan on the sidelines of 
UNGA meeting in New York on 24th Septembar 
2008. 

(v) Special Session of the Joint Anti Terrorism 
Mechanism meeting in New Delhi held on 24 
October 2008. 
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(c) and (d) During their meeting in Colombo on 2nd 
'August 2008 the Prime Minister of Pakistan had conveyed 
to the Prime Minister that he would conduct an 
independent Investigation. During the Special Session of 
the Joint Anti Terrorism Mechanism held on 24th October 
2008, information on the bombing of the Indian Embassy 
in Kabul was given. Action by Pakistan is still awaited. 

Shortage of Doctors In Assam 

1575. DR. ARUN KUMAR SARMA: Will the Minister 
of HEALTH AND FAMILY WELFARE be ,Pleased to state: 

(a) discipline-wise number of doctors in Allopathy, 
Homoeopathy, Ayurvedic, Unani and Yoga appointed 
under National Rural Health Mission (NRHM) in Assam 
during the last three years and the current year, 

(b) the number of Primary Health Centres (PHCs) 
yet to upgraded in Assam and shortfall in total number 
of medical and paramedical staff; 

(c) the action taken by the Government to equip 
these PHCs with adequate medical and paramedical staff; 
and 

(d) the reasons for shonfalVdelay in appointments of 
doctors in Assam? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) The staff including the doctors 
are appointed by the respective State Governments 
including Assam for the facilities created and upgraded 
under National Rural Health Mission. The staff under 
National Rural Health Mission is appointed only on 
contractual basis. As on 31st August 2008, a total of 
249 A YUSH doctors have been appointed on contractual 
basis in the State of AsslIm. 

(b) to (d) Under Nm 1M funds are released to all 
StateslUTs including the state of Assam for NRHM 
additionalities including upgradatlon of PHCs. Tlw number 
of PHC to be upgraded uepends on the priority of the 
State Govemments as reflected in their annual Programme 
Implementation Plan which is examined and approved by 
National Programme Coordination Committee (NPCC) 
under NRHM. 

The regular staff is appointed by the State 
Government. However, to tide over the problem of 

shortfall, the staff including doctors, specialiSts and 
paramedics is being appointed under contract basis from 
the funds being released under NRHM by the Central 
Govemment. As on 31st August, 2008, 26225 ASHAs 
have been selected, 5029 SCa are functional with one 
ANM and 1964 SCs are functioning with aecond ANM. 
No PHC is functioning without doctor and 149 PHCa are 
functioning with 3 staff nurses. Apart from the regular 
specialists, 1'17 Specialists and 2230 Staff Nurses have 
been appointed on contract basis under NRHM for CHCs. 

A Task Group constituted under National Rural Health 
Misaion under the chairmanship of Director General of 
Health Services has recommended the follOWing measures 
to ensure the services of doctors In rural areas which 
have been issued to all stateS/UTs including Assam: 

Increase in the age of retirement of doctors of 
65 years preferably with posting near hometown: 

Decentralization of recruitment at district level; 

Walk-in-interview and contractual appointment of 
doctors; 

Enhancing the salary for posting In rural areas 
by one-third; 

Increasing the admission capelty in medical 
colleges for Anesthesia; 

Reviving the Diploma Course in Anesthesia; 

To start one year Certificate Course In 
Anesthesia for Medical OffIcers working in the 
system at preaent to be given by National Board 
of Examination. 

Recognition of five hundred bedded Hospitals to 
provide the facility for conducting the above 
course; 

Hiring of private practitioners on case-ta-ease 
basis. 

The regular ataff is apPOinted by the Slate 
Government. 

Allocation to ZooalZoologlcal Perka 

1576. SHRI P.C. GADDIGOUDAR: 
SHRI AJIT JOGI: 
SHRI S.K. KHARVENTHAN: 

Will the ,PRIME MINiSTER be pleased to state: 
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(a) the details of zoological parks/zoos in the country, 
location-wise; 

(b) the details of funds and other facilities being 
provided to these parks/zoos by the Government; 

(c) whether the upkeep of the animals is done in 
consonance with the set standards of zoological parks; 

(d) if so, :he details thereof; 

(e) the number of tourists visited these parks duri{lg 
each of the last three years and the current year; and 

(f) the steps taken by the Government to increase 
the number of tourists to such parks? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI S. REGUPATHY): 
(a) The details of the Zoological ParkslZoos in tl1e country, 
State-wise is given In the enclosed statement. I. 

(b) Development and management of a Zoo is the 
responsibility of the Zoo Operator. Ministry of Environment 
and Forests through the Central Zoo Authority provides 

funds to recognized Indian Zoo. for constructionl 
improvement of animals housing, VaterlNuy facilillea and 
reaearchllraining tlCtivities on 100% buia. Where .. , for 
improvement of infrastructure In the ZOO8 like footpe1hs, 
electricity network, water distribution, drainage/sewage 
system, security fence, boundary waft etc. the Cent .... 
Zoo Authority share fund on 50% basiS. The details of 
the funda released to the various zoos during last throe 
financial years (2005-06. 2006-07 & 2007-08) is given in 
the enclosed statement II. 

(c) All the recognized zoos in the country are 
regulated as per the Recognition of Zoo Rules. 1992. 
The Central Zoo Authority given conditional recognition 
to the zoos and evaluation them from time to time for 
the compliance of conditions. 

(d) The details of the Recognition of Zoo Rules, 1992 
is given in the enc:Ioaed 8tateIMnt III. 

(e) and (f) The Central Zoo Authority does not collect 
Infolmation on touriets visiting zoos. Attracting more 
visitors to zooe is ateo dealt at the zoo leVel. 

SIIItement I 

List (J/ Recognized Zoos in Ihs Counffy 

State Name Type of Zoo S.No. Establishment Name City Name 

2 3 4 5 

Anclaman and Nicobar Islands Small Zoo 1. Mini Zoo, Haddo Port Blair 

Andhra Pradesh Large 1.00 2 Indira Gandhi Zoological Park Vlahkhapatnam 

3. Nehru Zoological Paltt HyderIbad 

4. Sri Venkateswara Zoological Paltt Tripati 
Mini Zoo 

5. Deer Park-Satyam Technology Centre Ra. Reddy 

6. Deer Park, ChiUoor Reaerie Forest ChIttoor East Division 

7. Deer Paltt, Kandaleru KandaIeru 

8. Deer Park. Kesoram Cement Basant nagar 

9. Deer Park, NFCL Green Belt Kakinada 

10. G.V.K. Industries Deer Pant Hyderabad 
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2 3 4 5 

11. Himayat Sagar Mini Zoo Rangs Reddy 

1" Jawahar Lake Tourist Complex Shamirpet 

13. Kinnerasari Deer Park Kinneruri 

14. Pillalamarri Deer Park Pill8lamarri COmplex, 
Mahabub Nagar 

1!l Vanagigyan Kendra, Hunter Wa"ngsl 
Road, Hanamkonda, 
Rescue Center 

16. Visakha Society lor Prevention of Curelty of Animals Vishkhapatnam 

Arunachal Pradesh Small Zoo 17. Biological Park, ltanagar l!ansgar 
Mini Zoo 

le. Miao Mini Zoo ....0 
19. Mini Zoo, Rcing ROing 

Rescue Center 

20. Ct:ntre for Bear RehabUitation and Conservation Pakke 

Assam Large Zoo 21 A!>Sam State Zoo Cum Botanical Garden Guwahati 

Rescue Center 2~. Centre lor Wildlife Rehabilitation and Conservation GoIapt 

Circus 23 Moonlight Circus KheImatI 

24. Rhino Circus Lakhimpur 

Bihar Large Zoo 25. Sanjay Gandhi Biological Park Patna 

Chhattisgarh Small Zoo 26 Mailri Baagh Zoo BhIIai 

Mini Zoo 27. Kanan Pandari Zoo Bilalpur 

28. Nandan Van Raipur 

Dadra and Nagar Haveli Mini Zoo 29. Lion Satari·Vasona Vuona 

Delhi Large Zoo 30 National Zoological Park Delhi 

Circus 31. Gemini Circus PaIpargInj 

Goa Small Zoo 32 Bondla Zoo Usgao 

Gujarat Large Zoo 33. Kamla Nehru Zoological GIlden Ahem8dabad 

34 Sakkarbaug Zoo Junagath 

Medium Zoo 35 Indroda Nature Pari( Gandht Nagar 

3t Sayaji Baugh Zoo Vadodara 
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2 3 4 5 

Small Zoo 37. Dr. Shyamaprasad Mukharjee Zoological Garden, Sarthana Surat 

Mini Zoo 38. Rajkot Municipal Corporation Zoo Rajkot 

39. Sir Peter Scott Nature Park Jamnagar 

40. Sundervan Nature DilCOvery Centre Jodhpur T ekra 

Circus 41. Great Golden Circus Ahmedabad 

Haryana Small Zoo 42. Rohtak Zoo Rohtak 

Mini Zoo 43. Deer Park, Hissar Hissar 

44. Mini Zoo, Bhiwani Bhlwanl 

45. Mini Zoo, Pipli Pipli 

Rescue 46. Hanuman Vatika-Rescue Centre Gurgean 

47. Rescue Centre at Meham Near G.T. Road, 
Meham 

48. Wildlife Rescue Centra Gurgoan 

49. Vulture Conservation Breeding Center Plnzore 

Himachal Pradesh Small Zoo SO. Himalayan Nature Park (Kufri) Kufri 

Mini Zoo 51. Dhauladhar Nature Park Gopalpur 

52. Renuke Zoo/I..ion Safari Sirmur 

53. Pheasantry & Aviary & Musk Deer Farm Sarahan 

Rescue Center 54. Rescue and Rehabilitation Home Tutikandi 

55. Rescue and Rehabilitation Center, Manali Manali 

Jharkhand Medium Zoo 56. Bhagwan Sirsa Biological Park Ranchi 

Small Zoo 57. Jawaharlal Nehrll Biological Park Bokaro 

58. T ata Steel Zoological Park Jamshedpur 

Mini Zoo 59. Birsa Mrig Vihar Kalimali 

60. Deer Park Maithon Hazaribagh 

61. Satsang Zoo for Children Education Satsang 

Kamataka Large Zoo 62. SRI Champarajendra Zoological Gardens • Mysore 

Medium Zoo 63. National Park. Bannerghatta Zoological Garden Bannerghtta 

64. Dr. K. Shivarama Karanth PiIIlkula Biological Park t.1angalore 
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Small Zoo 65. Sellary Childrens Park-Cum-Zoo Beliary 

66. Children Park & Zoo Gadag 

tl7. Tiger & Lion Safari, Thyyarekoppa, Shimoga Shimoga 

Mini Zoo 68. Deer Park at Shri Kshlra Sogal Soundatti 

69. Deer Park, N.M.D.C. Ltd. Bellary 

70. Indira Priyaclarshini Sangrahalaya Davangere Taluk 

71. Kittur Rani Channamma Nilarg Dhama Belgaum 

72. Mini Zoo A.M. Gudi Salvana Chltradurga 

73. Mini Zoo al Gendekatte HaaaIn 

74. Mini Zoo Cum Children Park Gulbarga 

75. Namaclachilume Deer Park Tumlwr 

76. Tungabhadra Dam Mini Zoo Bellary 

Rescue 77. People for Animals Bangalore 

Cenler 
7B. Wildlife Rescue & Rehabilitation Centra BangaJore 

Kerala Large Zoo 7r:. Thiruvananthapuram Zoo Tilirunvananlhapuram 

Medium Zoo BO Siale Museum & Zoo ThriIIur 

Mini Zoo 81. Lion Safari Park al Nayyar Dam Thirunvananlhapuram 

B:'. Parassinikkaclavu Snake Park Kanpur 

Circus 83. Amar Circus CaIicut 

84. Greal Bombay Circus TlIIic:tIeny 

85. Greal Rayman Circus Cochin 

86. Jambo Circus Vatam 

87. Jamuna Circus Raigam 

BE. Ral Kamal Circus Dhannadam 

Madhya Prade8tt Small Zoo 8&. Gandhi Zoological Park Gwalior 

90. Kamla Nehru Prani Sangrahalay Zoo Indore 

91. Van Vihar National Park Bhopal 

Maharashtra Large Zoo 9' Veermata Jijabai Bhosale Udyan & Zoo Mumbai ... 
93. Rajiv Gandhi Zoological Park and Wiklife Research Center Puna 
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2 3 4 5 

Small Zoo 94. Aurangabad Municipal Zoo Aurangabad , 
95. Mahatma Gandhi Rastriya Udyan Zoo SoIapur 

96. Nisargakavi Bahinabai Choudhary Pranisangahalay Pune 

Mini Zoo 97 Maharaja Shaha~ Chhatrapati Zoo Kolhapur 

9B. Maharajabag Zoo Nagpur 

99. Sanjay Gandhi National Paril Borivali 

100 Snake Paril, Shikshan Mandai Kolhapur 

Rescue Center 101. Amtes Animal, ARK Wardha 

102. Leopard Rescue Centre Manikdoh 

103. Rani Bag Infirmary Buldana 

Circus 104. Rambo Circus Pune 

10~. The Great Royal Circus Namadic 

Manipur Medium Zoo 106. Manipur Zoological Gardan Imphal 

Meghalaya Small Zoo 107. Lady Hyderi Park, Animal Land Shilong 

Mini Zoo 108. Nehru Park Zoo, Danakgre, Tura Akhongini Tur~1 

Mizoram Small Zoo 109. Aizawal Zoo Aizwal 

Mini Zoo 110. Deer Paril, Thenzawl Thenzawl 

Nagaland Mini Zoo 111. Nagaland Zoological Paril, Rangapahar Olmapur 

11~. Zoological Paril, Kohima Kohima 

Orissa Large Zoo 113. Nandankanan Biological Paril Bhubneshwar 

Small Zoo 110L Indira Gandhi Paril Zoo & Deer Paril Rourkela 

Mini Zoo 11!) Gharial Research & Conservation Un" Tikarpara 

l1G. H.A.L. Deer Paril, Koraput Sunabeda 

11 Kapilash Zoo Ohenkanal 

118. Kuanria Deer Paril Nayagar Forest Division Nayagarh 

119. Taptapani Deer Paril Partakhemundi 

120. Wildanimal Conservation Center, Motijharan Sambalpur 

Punjab Large Zoo 121. Mahendra Chaudhury Zoological Park Chhatbir 

Small Zoo 122 Deer Park, Sir Mati Bagh Patiala 
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Mini Zoo 123. Deer Paltt, Blr Tallb Bhatlnda 

124. Deer Paltt, NeeIon Lucllilna 

125. Ludhina Zoo Ludhlana 

Rajasthan Large Zoo 126. Jaipur Zoo Jaipur 

Small Zoo 127. Jodhpur Zoo Jodhpur 

126. Udaipur Zoo Udaipur 

Mini Zoo 129. Deer Paltt, Shir Goverdhan Trust Udaipur 

130. Kola Zoo Kola 

131. Panchwati Deer Park PUani 

132. Safari Park, Haridasji-Ki-Magri Udaipur 

Sikkim Mini Zoo 133. Himalayan Zoological Park, Bulbuley Gangtok 

Tamil Nadu Large Zoo 134. Arignar Anna Zoological Park Vandalur 

135. Madras Crocodile Bank T TUlllCentre for Herpetology Mahaba~puram 

Medium Zoo 136. Chennai Snake Paltt Trust Guindy 

137. Childrens Comer Guindy 

Small Zoo 138. Amirdhi Zoo V.uore 

13::J. V.O.C. Park Mini Zoo CoimbItore 

Mini Zoo 140. Deer Park, Udhagai, Nilgiris Nilgirla District 

141. Kurumbapatti Zoological Park Salem 

142. Shivganga Garden Mini Zoo Thlnjawr 

Tripura I.<.,ge Zoo 143. Sepahijala Zoological Park Sepahljala 

Unar f'mdiOsh Large Zoo 144. Kanpur Zoological Paltt Kanpur 

145. Lucknow ZooJogical Paltt Luc:know 

Mini Zoo 146. Deer Paltt at Bareilly BareiIIy 

147. Nawabgllnj Deer Park Unnao 

1411. Samalh Deer Paltt Varanui 

149. Van Pranl Udyan, I.V.R.!. IzatnagIr 

150. Vinod Van Mini Zoo, Ramglrh GoraIItIpur 

Rescue Center 151. Wildlife SOS Agra Bear Rescue Facility Agra 
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Circus 152. Apollo Circus Varanasi 

153. Great Apollo Circus Hamirpur 

154. Rajmahal Circus Hamirpur 

Uttarakhand Small Zoo 155. Pt. Govind Ballabh Pant High Altitude Zoo Nainital 

Mini Zoo 156. Deer Park. Narain Tewari Dewal Almora 

157. Malasi Deer Park Dehradun 

West Bengal Large Zoo 158. Alipore Zoological Garden Koikata 

Medium Zoo 159. Calcutta Snake Park Badu 

Small Zoo 160. Jhargram Deer Park Jhargram 

161. Marble Palace Zoo Kolkata 

162. Padmaja Naidu Himlayan Zoological Park Darjeeling 

163. Ramnabagan Wild Lile Sanctuary Mini Zoo. Burdwan Kolkata 

Mini Zoo 164. Adina Deer Park Maida 

165. Gar Chumuk (Ulughata) Deer Park Howrah 

166. Kumari Kangsabuti Deer Park, Bonpakufla, Bankura 
Bonpakuria 

167. West Bengal Snake Park & laboratory, Badu Badu 

168. Kunjanagar Eco·Park Jalapiguri 

169. South Kharbari Leopard Salari and RehabHitation Centre Madarihat 

170. Gharial Rescue Centre and Deer Park, Rasikbill Kolkats 

171. Animal Rescue Centre. Purulia Purulia 

Rescue Center 172. Pugmarks·PFA Ssnitiketan Rescue Centre Kolkata 

Circus 173. Ajanta Circus Kolkata 

174. Asiad Circus Kolkata 

175. Empire Circus Koikala 

176. Famous Circus Kolkata 

177. Kohinoor Circus Koikata 

178. Natraj Circus Kolkata 

179. Olympic Circus Kolkata 

180. Weston Circus Elliot 

Grand Total 180 
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Statement II 

State Name Name of the Zoo Grant released (Amount In lakhs) 

2005·06 2006·07 2007~ 

2 3 4 5 

Andhra Pradesh Indira Gandhi 106.00 20.00 63.30 
Zoological Park, 
Visakhapalnam 

Nehru Zoological SO.OO 65.85 57.00 
Park, Hyderabad 

Sri Venkateswara 211.10 20.00 54.OS 
Zoological Park, Tirupati 

Andaman and Nicobar 181ands Mini Zoo, Haddo, Pori Blair 126.14 

Arunachal Pradesh Ilanagar [ilologicol park, ltanagar 155.49 116.41 

Assam Assam Sllte Zoo 52.18 
cum Botucal 
Garden, Cuwahali 

Bihar Sanjay G"ndhi 23.00 19.19 
Biological Park. Patna 

Delhi National Zoological 105.70 n.oo 188.53 

Park, Delhi 

Gujarat Nature Park, .Sural 41.52 

Sayaji Baug Zoo. Vadodara 16.12 86.50 30.20 

Sakkarbaug Zoo, Junagarh 28.50 21.00 

Kamla Nehru 17.91 42.82 

Zoological Garden, 
Ahmedab<ld 

Haryana Rohtak Zoo. Rohial< SO.OO 

Himachal Pradesh Pheasantry, Aviary & Musk Deer Farml 30.00 49.00 

Sarahan 

Bhagwan Birsa Biological Park, 9.00 53.97 106.49 
Jharkhand 

Ranchi 9 

Kamataka Sri Chammalendra 25.75 42.65 15.45 

Zoological Garden. Mysore 

Bannerghatta Zoological 98.30 106.36 107.00 

Garden, Banglore 

Tiger & lion Safari, Shimoga 21.00 6.00 
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Kerala Thiruvananthapuram 30,00 47.90 
Zoo, Thin:vananthapuram 

Madhya Pradesh Kamla Np.hru Pr,.ni 40.35 100.35 74.00 
SarI\lrahalilva, Indore 

Van Vlhar Natiollal 25.00 90.49 
Park. Bhopal 

Gandhi Zoolcgical 20.45 
Park, GWillior 

Maharashtra Rajiv Gandhi 50.00 98.n 50.62 
Zoological Park. Pune 

Sanjay G:mdhi 22.62 
National P.uk. 
Borvali E'lst Mumbal 

Manipur ~Aanrpur Zociogical 4.25 ... 
Garden. haphal 

Mizoram Aizawl Zoe, Aizal 133.50 94.60 103.10 
Thenzawl Deer Park 7.39 

Nagaland Nagilland Zoological 48.50 68.41 89.06 
Park, Ranl)"pat;ar 

Orissa Nanr:lanka:l"n 72.80 75.75 56.00 
Biological I"ark. Bhubaneswar 

Punjab M.C. Zoohgieal 79.05 25.86 
Park. Chhotbir 

Rajasthan Jodhpur Zoo, 11.30 0.50 
Jodhpur 

Nahargarh Biological Park, Jaijlur 52.23 53.17 68.28 

Udaipur Zoo. Udaipur 0.50 

Sikkim Himalayan 38.50 29.24 
Zoological P,)r". Ganglok 

Tamil Nadu Anynar AI.na "48.44 202.74 163.53 
ZUlIDgical P,.ri;. 
Vadalur. Chllnnai 

Chennai Snai(e Park 5.00 2.88 
TrUst. Chl:nnal 

Children's Cerner. 8.56 
Gwndy 
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Uttar Pradesh Lucknow Zoo, Lucknow 19.43 

Deer Park. Kukn:il 4.00 3.94 

Kanpur Zoo. Kanpur 7.50 

Uttarakhand Pt. G.B. Panth High Altitude Zoo, Nainltal 6.39 

West Bengal South Khairabari 
Rescue Centre, Madarihat 

Zoological Garden, 
Alipore 

35.37 57.40 59.43 

18.60 14.25 

Padmaja Naidu Himalayan Zoological 
Park Oarjeeling 

51.44 

St.tement 

Recognition of Zoo Rules, 1992 
(with IImtlntiments Nil 20(4)' 

1. Short title and commencement 

1. These rules may be called the Recognition of 
Zoo Rules, 1992 

2. They shall come Into force on the date QI their 
publication In the official Gazette. 

2. Definitions 

In these rules, unless the context otherwise requires. 

(a) -Acr means the Wildlife (Protection) Act, 1972 
(53 of 1972). 

(b) Enclosure means any accommodation provided 
for zoo animals. 

(c) Enclosure barrier means a physical barrier to 
contain an animal within an enclosure. 

l(d) Endangered Species means species included in 
Schedule I and Schedule II of the Act except 
black buck. 

• Recognition of Zoo Rules was first notified vide GSR 711 
(E) dated 4th August. 1992. Since then, it has been 
amended twice vide GSR 520 (E) dated 10th Jufy, 2001 
and 106(E) dated 6th February, 2004. 

1 Substituted vide amendment rules 2001, w.e.! 10.7.2001 

2(dd) Critically endangered species means an 
endangered species other than tiger, asiatic lion 
and. panther WhOM total number in all the zoos 
in the country put together does not exceed 
200. 

(e) From means from set forth in Appendix A to 
these rules. 

(f) ·Performing Purposes" ·means any efforts to force 
the animal to carry out unnatural act including 
performance of circus tricks. 

3(ff) Rescue Centre means an establishment for the 
care of animals apeoIfied In the Schedule. to 
the Act and not open for exhibition to the pl.lbJlc, 

(g) "Stand-of.obarrier" means a phylical barrier set 
back from the outer edge of an enclosure barrier. 

(h) ·Zoo operator" means the person who has 
ultimate control over the affairs of the Zoo 
provided that: 

(i) In the case of a firm or other association of 
individual, anyone of the individual partners 
or members thereof shall be deemed to be 
the zoo operator. 

2 Subatil1lted vide amendment fIJIes 2004, w.e.1 6.2.2004 

3 Inserted vide amendment ruin 2004, w .•. 1. 6.2.2004 
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(ii) In the case of a company, any director, 
manager, secretary or other officer, who is 
in-charge of and responsible to the company 
for the affairs of the zoo shall be deemed to 
be the zoo operator. 

(iii) In the case of a zoo owned or controlled by 
the central Government or any State 
Government, or any local authority, the 
person or persons appOinted to manage the 
affairs of the zoo by the Central Government, 
the State Govemment or the local authority, 
as the case may be shall be deemed to be 
the zoo operator. 

3. Application for Recognition 

An application under section 38H of the Act for 
recognition of a Zoo shall be made to the Central Zoo 
Authority in Form A. 

4. Fee. for Application 

(a) There shall be paid in respect of every 
application under rule 3 a fee of rupees five 
hundred. 

(b) The amount of the fee shall be paid through 
Demand Draft/Postal Order (5) in favour of the 
Central Zoo Authority, New Delhi. 

5. Documents to be flied along with the application 
and particulars It should contain 

Every application shall be accompanied by the 
prescribed fee and shall contain clear particulars as to 
the matters specified in Form A. 

6. Power to make Inquiries and call for Information 

Before granting recognition to a zoo under section 
38H of the act, the Central Zoo Authority may make 

Large 

such Inquiries and require such further Information to be 
furnished, as it deems necessary, relating to the 
information furnished by the zoo in its application in Form 
A. 

7. Form of recognition 

The recognition granted to a zoo shall be subject to 
the following conditions, namely: 

(a) That the recognition unless granted on a 
permanent basis, shall be for such period not 
less than one year as may be specified in the 
recognition. 

(b) That the zoo shall comply with such standards 
and norms as are or may be prescribed or 
imposed under the provisions of the Act and 
these rules from time to time. 

8. Renewal of recognition 

(a) Three months before the expiry of the period of 
recognition, a recognised zoo desirous of renewal of such 
recognition may make an application to the Central Zoo 
Authority in Form A. 

(b) The proviSions of rules 3, rule 4, rule 6, rule 6, 
and rule 7 shall apply in relation to renewal .f recognition 
as they apply in relation to grant of recognition except 
that, the fee payable in respect of an application for 
renewal of recognition shall be rupees two hundred. 

9. Classification of Zoo. 

For the purposes of deciding standards and norms 
for recognition of zoos and monitoring and evaluating 
their performance, the zoos, on the basis of area, number 
of animals, species, endangered species and number of 
animals of endangered species exhibited, shall be 
classified into four categories as specified below: 

Category of the Zoo 

Medium Small Mini 

Number of animal exhib~ed More than 750 500-750 20().499 Less than 200 

Number of species exhibited More than 75 50-75 20·49 Less than 20 

Number of endangered species exhibited More than 15 10-15 5-9 

Number of animals of endangered species exhibited More than 150 100-149 50-99 
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. (9A) Central Zoo Authority may allow a mini zoo to 
keep animals of endangered species subject to the 
condition prescribed by it with regard to health, care, 
facilities and upkeep of animals including deployment of 
supervisory level staff including veterinarian. 

10. Standards and norms subject to which recognition 
under section 38H of the Act aha" be granted 

The Central Zoo Authority shall grant recognition with 
due regard to the interests of protection and conservation 
of wildlife, and such standards, norms and othel matters 
as are specified below: 

General 

4(1) The primary objective to operate the zoo shall 
be conservation of wildlife and no zoo shall allow 
any activity that is not consistent willI Ii Ie well 
being of the wild animals. 

(2) No zoo shall acquire any animal in violation of 
the Act or rules made there under. 

5(3A) No zoo shall allow any animal to be. subjected 
to the cruelties prohibited under the Prevention 
of Cruelty to Animals Act, 1960 (59 of 1960)." 

6(38) Animals pertaining to species whose performance 
has been banned under the Prevention of 
Cruelty to Animals Act, 1960 (59 of 1960), shall 
not be transported from place to place: 

Provided that such animals may be permanenlly 
kept by circuses at a place of their choice with 
suitable housing facility." 

(4) NQ zoo shall use any animal, other Ihctn the 
elephant in plains and yak in hilly areas for 
riding purposes or draughting any vehicle. 

(5) No zoo shall keep any animal chained or 
tethered unless doing so is essential for its own 
well being. 

(6) No zoo' shall exhibit any animal that is seriously 
sick, injured or infirm. 

(7) Each zoo shall be closed to visitors at least 
once a week. 

• Substituted vide amendment rules 2004. w.e.!. 6.2.2004 
5 Inserted vide amendment rules 2004 w.e.!. 6.2.2004 
6 Inserted vide amendment rules 2004. w.e.f. 6.2.2004 

(8) Each zoo shall be encompassed by a perfmeter 
wall at least two metres high from the ground 
level. The existing zoos in the nature of safaries 
Find deer parks will continue to have chain link 
fence of appropriate design and dimensions. 

(9) The zoo operators shall provide a clean and 
healthy environment in the zoo by planting trees, 
creating green belts and providing lawns and 
flower beds etc. 

(10) The built up area in any zoo shall not exceed 
twenty five percent of the total area of the zoo. 
The built up area includes administrative 
buildings, stores, hospitals, restaurants, kiosks 
and vistor rest sheds etc. animal houses and 
pucca roads. 

(11) No zoo have the residential complexes for the 
staff within the main campus of the zoo. Such 
complex, if any, shall be separated from the 
main campus of the zoo by a boundary wall 
with a minimum height of two meters from the 
ground level. 

7(11A) Every zoo shall prepare a collection plan of 
animals to be housed and displayed In the zoo, 
keeping due regard to the availability of land, 
water, electricity and climatic condition of the 
area. 

B( 11 8) Rescue centres may accept wild animals brought 
to them under intimation to the Chief Wild Life 
Warden.-

Administrative and Staffing Pattern 

9(12) Every zoo shall have on full-time officer In-charge 
of the zoo. The said officer shall be delegated 
adequate administrative and financial powers to 
purchase feed and medicine and carry out 
emergency repair of animal enclosures, as may 
be necessary for proper upkeep and care of 
zoo animals. 

10(13) Every large, medium and small zoo shall have 
an official with masters degree in Wildlife 
SCience/Zoology as a full time curator solely 
responsible for looking after the upkeep of 
animals and maintenance of animal enclosures. 

7 Substituted vide amendment rules 2004. w.e.f. 6.2.2004 
8 Inserted vide amendment rules 2004, w.e.f. 6.2.2004 
v Substituted vide amendment rules 2001, w.e.f. 10.7.2001 

10 Substituted vide amendment rules 2001, w.e.f. 10.7.2001 
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(14) Ench large zoo shall have at least two fUll-time 
veterinarians and medium and small zoo shall 
have at least one full-time veterinarian. The mini 
zoo may at least have arrangement with any 
outside veterinarian for visiting the zoo every 
day to look after the animals. 

1'(14A) Every 100 shall have veterinarians of following 
descript;on and education qualifications, n:lmely:-

Category Senior Voterinarian Junior VelE:rim.:ian 

Large Zoo 

Medium Zoo o 
Small Zoo o 

Senior Veterinarian: Should have minimum educational 
qualilicatio" of BV.Sr. and AH or equivalent with a 
minimum of 5 years experience of working ill a zoo 
recognised by the Central Zoo Authority, and should be 
duly registered with the State Veterinary Councilor 
Veterinary Council of India. 

Junior Veterinarian: Should have minimum educational 
qualification of BV;Sc and AH with diploma in zoo and 
wildlife animal healthcare management or masters degree 
in Wildlife Disease and management from a reconnized 
University, and should be duly registered with the State 
Veternary Council or Veterinary Council of India". 

Animal Enclosures-Design, Dimensions and other 
Essential Features 

(15) All animal enclosures in a zoo shall be so 
designed as to lully ensure the salety 01 animals, 
caretakers and the visi~ors. Stand of barriers and ;,dequate 
warning si~ns shall be provided for keeping Ill!,) visitors 
at a safe distance from the animals. 

12( 16) All animal ellclosures in a zoo shall be so 
designed as to meet the biological requirements of the 
animals housed therein. The enclosures shall be 01 such 
size as to ensur~ fhat the animals get spac0 'ljr their 
free movement and exercise and the animals wlttllll Ilerds 
and groups are not unduly dominated by individuals. In 
case of species. which cannot be kept In groups due to 
behaVioural or biological reasons. separate enclosure shall 
be provided for each animal. The encl~ures shall not be 

11 Substituted vide amendment rules 2004, w.e.f. 6.2.2004 
12 Inserted vide amendm.mt rules 2004. w.e.f. 6.:>.2004 

smaller than the dimensions given In Appendix smaller 
than the dimensions given In Appendix " of these rut ... 
These dimensions will not apply to circuses. However, 
when not in transit, the circuses shall provide the animals 
space for movement and exercise," 

13( l6A) Zoo operators shall provide appropriate 
screening between the adjacent enclosures to safegu.ard 
against the animals getting existed or stressed because 
of the visibility of animals in other enclosures. 

14(17) The zoo operators shaH endeavour to simulate 
the conditions of the natural habital of the animal In the 
enclosures as closely as possible. Planting of appropriate 
species of trees for providing shade and shelters, which 
merge in the overall environment of the enclosures, shall 
be provided. Depending upon the availability of land and 
technical feasibility, moat shatl be provided as enclosure 
barrier. 

15(18) Every mammal in the zoo shall be provided 
food inside 8 feeding celVretring cubicle or feeding kraal. 
The number and size of feeding cells or Kraals will also 
be such that the dominant animals do not deprive other 
animals from getting adequate food. The endangered 
mammalian species shall be provided individual feeding 
cells or night shelters of the dimensions as specified in 
Appendix I to these rules. Each cubicle or cell shall have 
resting, feeding, drinking water and exercising, facilities 
according to the biological needs of the species. Proper 
ventilation and lighting for the comfort and well being of 
animals shall be provided in each cell or cubicle or 
enclosure. These dimensions shall not apply to circuses 
in transit". 

(19) Proper arrangement of drainage of excess of 
water and arrangements for removal of excreta and 
residual water from each celVcublcie/enclosures shall be 
made. 

(20) Designing of any new enclosures for endangered 
species shall be finalized with the approval of the Central 
Zoo Authority. 

Hygiene, Feeding and Upkeep 

(21) Every zoo shall ensure timely supply of 
wholesome and unadulterated food in sufficient quantity 

13 Inserted vide amendment rules 2001. w.e.f. 10.7.2001 
,4 Substituted vide amendment rules 2001. w.e.f. 10.7.2001 
,5 Substituted vide amendment rutes 2004, w.e.f 6.2.2004 
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to. each animal according to the requirement of the 
individual animala, so" that no Animal remains 
undernourished. 

(22) Every zoo shall provide for a proi,er waste 
disposal system for treating both the solid and liquid 
wastes generated In the zoos. 

(23) All left over food items, animals excreta and 
rubbish shall be removed from each enclosurl3 regularly 
and disposed 01 in a manner congenial to tile general 
cleanliness 01 the zoo. 

(24) The zoo operators shall make available round 
the clock supply of potable water for drinking purposes 
in each cell/enclosure/cubicle. 

(25) Periodic application of disinfectants in each 
enclosure shall be made according to the dii e:..:tions of 
the authorised veterinary officer of the zoo. 

Animal Care, Health and Treatment 

(26) The animals sllall be handled only l;y the slall 
having experience and training in handling thl Individual 
animals. Every care sh ... 11 be taken to avoid discomfort. 
behavioral stress or physical harm to any animal. 

(:'7) The condition and health 01 all animals in the 
zoo shall be checked every day by the person in-charge 
of th(~ir care. If any animals is found sick, injured, or 
unduly stressed the matter shall be re~ortod to the 
velerinary officer for providing treatment expeditiously. 

(28) Routine exammation including parasite checks 
shall be carried out regularly and preventive medicines 
including vaccination be administrated at such intervals 
as may be decided by lile authorised vetl:!rinalY olficers. 

(29) The zoo operators shall arrange for medical 
check-ups 01 the staff responsible lor upkeep 01 animals 
at least once in every six months to ensure that they do 
not have infections of such diseases that can inl£:ct the 
zoo animals. 

(30) Each zoo shall maintain animal history sheets 
and treaiment cards in respect 01 each animal 01 
endangered species. identified by the Central Zoo 
Authority. 

Veterinary Facllltl •• 

16(31) Every large and medium zoo shall have a full. 
fledged veterinary unit with basic diagnostic facilities, 
comprehensive range of drugs and a reference library on 
animal health care and upkeep. Each veterinary unit shall 
have isolation and quarantine wards to take care of newly 
arriving animals and sick animals as to minimize the 
chances of infections spreading to other animals of the 
zoo. 

17(31A) Every zoo operator shall provide one qualified 
lab assistant/compounder for assisting the veterinarian in 
health care of the zoo animals. 

18(32) Every zoo shall have facilities for restraining 
and handling wild animals. 

'°(33) The small and mini zoos where full-fledged 
veterinary unit is not available shall have at least a 
treatment room in the premises of the zoo where routine 
examination of animals can be undertaken and immediate 
treatment can be provided". 

2°(34) Any animal that dies in a zoo shall be 
subjected to a detailed post-mortem operation by a 
Veterinarian registered with State Veterinary Council or 
Veterinary Council 01 India and the findings of such 
operation shall be recorded and maintained for period of 
at least six years. 

21(35) Each zoo shall have proper facility for disposal 
01 carcasses without affecting the hygiene of the zoo. 
However, carcasses of large cats shall be disposed ott 
only by burning in presence of director or an oHlcer not 
below the rank 01 a caurator duly authorised by the 
director. 

Breeding of Animal. 

22(36) Every zoo shall keep in its collection only such 
number of animals and such species for which appropriate 
housing facility exists. The zoo operators shall be 
responsible for ensuring that the number of animals 01 

16 Substituted vide amendment rules 2004, w.e.1. 6.2.200" 
17 Inserted vide amendment rules 2001. w.e.f 10.7.2001 
lH Substituted VIde amendment rules 2004. w.e.1. 6.2.2004 
19 Substituted VIde amandment rules 2004, w.e.f. 6.2.2004 
10 Substituted vide amendment rules 2004. w.ef 6.2.2004 
~1 Sub5tj!uted vide amendment rules 2001. w.e.f. 10.7.2001 
2;' Substituted vide amendment rules 2001 w.e.f 107.2001 
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any species does not go beyond the holding capacity of 
the enclosures available in the zoo and housing standards 
are not compromised for keeping the excessive numbers. 

23(37) No animal shall be kept without a mate for a 
period exceeding one year unless there is a valid reasons 
for doing so or the animal has already passed its prime 
and is of no use for breeding purposes. In the event of 
a zoo failing to find a mate for any single animal within 
this period, the animal shall be shifted to some other 
place according to the Central Zoo AuthOrity. 

(38) No zoo shall be allowed to acquir~ a single 
animal of any variety except when doing so is essential 
either for finding a mate for the exchange of blood in a 
captive breeding group. 

24(39) Every zoo shall participate in planned breeding 
programme of endangered species as approved by the 
Central Zoo AuthOrity in consultation with the Chief Wild 
Life Warden of the State. For this purpose, the zoo 
operator shall exchange animals between zoos, by way 
of breeding loans, gifts and the like as per the directions 
of the Central Zoo Authority." 

(40) To safeguard against uncontrolled growth in the 
population of prolifically breeding animals, every zoo shall 
implement appropriate population control measures like 
separation of sexes, sterilization, vasectomy and implanting 
of pallets etc. 

(41) No zoo shall permit hybridization either between 
different species of animals or different races of the same 
species of animals. 

Maintenance of Records and Submission of' inventory 
to the Central Zoo Authority 

(42) Every zoo shall keep a record of the birth, 
acquisitions, sales, disposals and deaths of all animals. 
The inventory of the animals housed in each zoo as on 
31st March of every year shall be submitted to the Central 
Zoo Authority by 30th April of the same year. 

25(43) Every zoo shall also submit a brief summary 
of the death of animals in the zoo for every financial 
year, alongwith the reasons of death identified on the 
basis of post-mortem ref,lorts Rnd other diagnostic tests, 
by 30th April of the following year. In case of death of 

---------------------------------------
23 Substituted vide amendment rules 2004, w.p-.f 6.2.2004 
24 Substituted vide amendment rules 2004, w.e.f. 6.2.2004 
25 Substituted vide amendment rules 2001, w.e.f. 10.7.2001 

critically endangered species, a report along with details 
specified above shall be submitted to Central Zoo 
Authority Within twenty four hours. 

26(44) Every zoo shall submit an annual report 01 
the activities of the zoo In respect of each financial year 
to the Central Zoo Authority. With respect to mini zoos, 
a consolidated report may be submitted by the Chief 
Wild Life Warden 01 the respective statelU.T. 

Education and Re .. arch 

(45) Every enclosure in a zoo shall bear a sign board 
displaying scientific information regarding the animals 
exhibited In it. 

(46) Every zoo shall publish leaflets, brochures and 
guidebooks and make the same available to the visitors, 
either free of cost or at a reasonable price. 

(47) Every large and medium zoo shall make 
arrangements for recording, in writing, the detailed 
observations about the biological behaviour, population 
dynamics and veterinary care of the animals exhibited as 
per directions of the Central Zoo Authority so that a 
detailed database could be developed. The database shall 
be exchanged with other zoos as well as Central Zoo 
Authority. 

Visitor. Facllltle. 

(48) The zoo operators shall provide adequate civic 
facilities like toilets visitor sheds, and drinking water points 
at convenient places In the zoo for visitors. 

(49) First-aid equipments including antivenom shall 
be readily avialable in the premises of the zoo. 

(50) Arrangements shall be made to provide access 
to the zoo to disabled visitors including those In the wheel 
chair. 

Development and Planning 

(51) Each zoo shall prepare a long-term master plan 
lor its development. The zoo shall also prepare a 
management plan, giving detailed 01 the proposal and 
activities of development for next six years. The copies 
of the said plans shall be sent to the Central Zoo 
Authority. 

26 Substituted vide amendment rules 2001, w.e.f 10.7.2001 
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.. _---27 (1 OA) Applicability of rule 10 in case of circuses and 
2 3 4 rescue centres: 

(1 ) In case of grant of recognition to circuses under Famlly-Bovldlt 
rule 10, the provisions of clauses (8), (9), (10), 

Nilgiri tahr 2.5 1.5 2.0 (11), (17), (46), (47) and (51) thereof shall not 
apply. Chlnkara 2.5 1.5 2.0 

(2) In case of grant of recognition to rescue centres Four Homed Antelope 2.5 1.5 2.0 
under. rule 10, the provisions of clauses (10), 
(38), (46) and (51) thereof shall not apply."; Famlly..fellde 

Minimum PMSCribtKI Siztl for FtHldinglRtltiring Cubicle Wild Ass 4.0 2.0 2.5 

for Important Mammalkln Species of Captive Animals Famlly-lJrsldH 

Name of 28Size of feeding All type of Indian Bears 2.5 1.8 2.0 
Species cubicle/night 

Famlly-CanldH Shelter (meters) 

Length Breadth Height Jackal. Wolf, and wild dog 2.0 1.5 1.5 

2 3 4 Famlly-Ylvlrrldae 

Famlly-Fellde 
Palm Civet 2.0 1.0 1.0 

Large Indian civet 2.0 1.5 1.0 
Tiger and Uons 2.75 1.80 3.00 

& binturong 
Panther 2.00 1.50 2.00 

Famlly-Muitellldae 
Colouded 2.00 1.50 2.00 

Otters All Types 2.5 1.5 1.0 
Leopard & Snow 
Leopard RatellHogbadger 2.5 1.5 1.0 

Small cats 1.80 1.50 1.50 Martens 2.0 1.5 1.0 

Famlly-Elephantldae Famlly-Procyonlde 

Elephant 8.0 6.0 5.5 Red Panda 3.0 1.5 1.0 

Famlly-Rhlnocerotlclae 
Family-Lorilidae 

One-homed 5.0 3.0 2.5 
2.0 Indian Wild Buffalo 3.0 1.5 

Rhinoceros 
Indian Bison 3.0 2.0 2.5 

Famlly-Cervlclae 
Varl< 4.0 2.0 2.5 

Brow an1lered deer 3.0 2.0 2.5 
Bharal, Goral, 2.5 1.5 2.0 

Hangual 3.0 2.0 2.5 
W~d sheep, 

Swamp Deer 3.0 2.0 2.5 and markhor 

Musk Deer 2.5 1.5 2.0 Slow loris and 1.0 1.0 1.5 

Mouse Deer 1.5 1.0 1.5 
slender Loris 

Famlly-Cerocplthectdae 

27 Inserted vide amendment rules 2004, w.e.f. 6.2.2004. Monkeys and Langurs 
28 SubsHMed vide amendment rules 2001. w.e.f. 10.7.2001. 

2.0 1.0 1.5 
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Minimum PrNcnbtJd Size for Outdoor Open Enclosure 
for I"",or.nt Mammalian Species of CaptiWl Animals 

51.No. Name 01 the Species MiIimum size 01 Mininllll are8 
outdoor enclosure extra per 

(per pair) additional animal 
Square meter 

Femlly·felldle 

1. Tiger and lions 1000 250 
2. Panther 500 60 

3. Clouded leopard 400 40 
4. Snow leopard 450 50 

Femlly·Rhlnocerotldae 

5. One-homed Indian 2000 375 
Rhinoceros 

Flmlly-Ctrvldlt 

6. Brow antlered deer 1500 125 

7. Hangu 1500 125 

8. Swamp deer 1500 125 

Flmlly-Bovld. 

9. Wild buffalo 1500 200 

10. Indian bilOn 1500 200 

," Bharal, Goral, Wild, 350 75 
sheep and Serow 

Famlly-Equlclae 

12. Wild Ass 1500 200 

Flmlly-UrIldIIe 

13. All types 01 India 1000 100 
bears 

Famlly-Canldae 

14. Jackal, Wolf and Wild dog 400 50 

Flmlly-Procyonidae 

15. Red panda 300 30 

Family-CercopithecidH 

16. Monkeys and lang'Jr~ 500 20 

Note: 
1. The dimensions have been given only in respect or tile 

species, which are commonly displayed in zoos. 
2. No dimensions for outdoor enclosure have been pt'l1scribed 

lor Chinkara and Chowsingha because of the pronlem 01 
Inllghtlng injuries. TIldse animals may be kept In battery 
type enclosures 01 the dimensions suggested by the Central 
Zoo Authority. 

3. The designs 01 enclosures lor Schedule I species. not 
covered by this Appendix. should be finalised only after 
approval 01 the Central Zoo AIJthority. 

DwIndling Populldlon of Rhlnoe 

15n. SHRI PARSURAM MAJHI: Will the PRIME 
MINISTER be pleased to state: 

(a) the reasons for the dwindling population of rhinos 
in Kaziranga National Pari<; 

(b) the number of rhinos died as a result of flood In 
the Park; and 

(c) the efforts madelbeing made to save the rhinos 
from untimely and unnatural death? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI S. REGUPATHY): 
(a) As per the Information received from the State 
Government, the population of rhinoceros In Kaziranga 
National Park, Assam is not dwindling. 

(b) The number of rhinoceros died as a result of 
flood in Kaziranga National Park during the last five years 
is as below:. 

Year Number of rhinoceros 
died in flood 

2004 11 

2005 0 

2006 0 

2007 3 

2008 2 

(c) The steps taken by the Govemment to protect 
wildlife including rhinoceros, inter alia, include the 
foHowing: 

1. The Central Govenvnent has enacted the Wlklife 
(Protection) Act, 1972 to deal with the issues of 
wildlife conservation. Stringent penalties are 
imposed on the offenders for the contravention 
of the provisions of the Act. 

2. Rhinoceros (Rhinoceros unicomls) Is included in 
Schedule I of the Wildlife (Protection) Act, 1972, 
thereby according it the highest degree of 
protection. 

3. Wildlife Crime Control Bureau, with a networt< 
of five Regional and three Sub Regional Officers, 
has been set up to ContrOl wildlife crime. 
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4. Financial support is being provided under the 
Centrally Sponeored Schemes viz. Development 
of National parka and Sanctuaries, project Tiger 
and Project Elephant to StateJUT Governments 
for the conservation and protection of wildlife 
including rhinoceros and ita habltata. 

5. Intensive patrolling in sensitive areas is carried 
out in coordination with other law enforcement 
agencies for the conservation of rhinoceros. 

e. Nature awareness campaigns for the public area 
conducted regularly. 

7. Ecodevelopment activities are initiated in fringe 
villages to solicit people's participation In 
conservation. 

8. Vaeclnation programmes are carried out among 
the cattle of the fringe vUlages of Kazlranga 
National Park for preventing epidemic diseases 
in rhinoceroa. 

9. Earthen platforms are raised in Kaziranga 
National Park to provide adequate shelter to 
animals during flood. 

10. Center for Wildlife Rehabilitation and 
Conservation has been established at Panbari 
near Bokakhat, Assam in 2001. 

11. Special Rescue Teams are put to aervlce during 
flood aeason to asve stranded animals. 

Poaching of In .. cta 

1578. SHRI EKNATH MAHADEO GAIKWAD: 
SHRI MADHy GOUD YASKHI: 
SHRIMATI NfvEDITA MANE: 

Will the PRIME MINISTER be pleased to state: 

(a) whether cases of insect poaching are increasing 
in the country as reported in 'Mint' dated 25 August. 2008; 

(b) If so, the details thereof and the number of such 
cases that have come to the notice of the Govemment 
during the last three years and the current year; and 

(c) the stepe taken by the Government to control the 
insect poaching in the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI S. REGUPATHY): 
<a) and (b) Sporadic cases of poaching of insects have 

been brought to the notice of this Ministry. Aa per the 
information available' wtth the Ministry, in one such 
instance, two persons from Czechoslovakia were arrested 
for trying to smuggle insects including beetles, moths and 
larvae during July 2008 in Darjeeling District of West 
Bengal. Another seizure of insects was made during April 
2008 from Mumbal, where four number of triangular lamp 
shades with butterflies were seized. However. there are 
no reports indicating an increase in the poaching of 
insects in the country. 

(c) Steps taken by the Government to protect insecta 
include the following: 

1. The Central Govemment has enacted the Wildlife 
(Protection) Act. 1972 to deal with the issues of 
wildlife conservation. Stringent penalties are 
Imposed on the offenders for the contravention 
of the provisions of the Act. 

2. Some of the important species of Insecta are 
included In the Schedules of the Wildlife 
(Protection) Act, 1972 thereby according them 
fuD protection. 

3. Wildlife Crime Control Bureau, with a network 
of five Regional and three Sub regional offices, 
has been set up to control wildlife crime. 

4. Financial support Is being provided under the 
Centrally Sponsored Schemes viz, 'Developmenl 
of National Parks & Sanctuaries, Project Tiger' 
and 'Project Elephant' to Stale/UT Governments 
for the conservation and protection of wildlife 
Including insects and their habitata. 

5. Intensive patrolling In sensitive areas Is carried 
out in coordination with other law enforcement 
agencies for the conservation of wildlife. 

S. Nature awareness campaigns lor the public are 
conducted regularly. 

7. Eco-development activities are initiated in the 
fringe villages to solicit people's participation in 
conservation. 

(Tl'BI18I8tionj 

Census of Netlonal Bird P.acock 

1579. SHRI SHAILEND~A KUMAR: 
SHRIMATI SUMITRA MAHAJAN: 

Will the PRIME MINISTER be pleased to stale: 
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(a) whether the Govemment has carried out any 
census of the National bird Peacock; 

(b) If so, the details of the number of Peacocks in 
the country at present, State-wise; 

(c) whether the population of Peacocks Is decreasing 
in the country; 

(d) If so~ the details thereof alongwith the reasons 
therefor; 

(e) the details of the funds released by the 
Govemment for conservation of Peacocks during the last 
three years and the current year State-wise; and 

(f) the steps taken by the Govemment to protect the 
national bird and also to increase their population? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI S. REGUPATHY): 
<a) and (b) Population estimation with respect'to certain 
flagship speclealmega-fauna is carried out by the State 
Governments at periodic Intervals. However, no such 
survey has been cerried out on peacocks. 

(c) and (d) Auctuation in the population of wildlife is 
a natural phenomenon. There are no reports to Indicate 
the declining trend In the population of Peacocks. The 
reasons attributed for population fluctuation Include factors 
like predation, natural death, consumption of pesticide 
treated seeds, habitat degradation, etc. 

(e) Central Government provides financial and 
technical assistance to the StatelUT Govemment{s for the 
conservation of wildlife including peacocks under the 
Centrally Sponsored Schemes, viz, 'Development of 
National Parks & Sanctuaries', Project Tiger' and Project 
Elephant. The details of funcla released to the State/UT 
Governments under the Schemes during the last three 
years and current financial year are given In the enclosed 
statement I to III. 

(f) The steps taken by Govemment to protect the 
peacocks Include: 

(i) Peacocks are Included In the Schedule I of the 
Wildlife (Protection) Act, 1972 there by according 
them the highest degree of protection. 

(ii) Hunting of Peacocks Is prohibited under the 
provisions of the Wildlife (Protection) Act, 1972. 

(Iii) Import habitats of Peacocks, have been declared 
as Protected Areas as per the provisions of the 
WlldHfe (Protection) Act, 1972. 

(iv) Wildlife Crime Control Bureau, with a network 
of five Regional and three sub-regional offices 
has been set up to control wildlife crime. 

(v) Financial support Is being provided under the 
Centrally Sponsored Schemes, viz, Development 
of National Parks & Sanctuaries Project Tiger 
and Project Elephant to StatelUT Govemments 
for the conservation and protection of wildlife 
Including Peacocks. 

Bmt.",.nt I 

SI.No. 

1. 

2. 

3. 

4. 

OtItails of Funds ReltlsstKf under the CenfnJlly SponsonJd SchBmtI 
"OtIWJ/opmBnt of Nationsl Patks Ssnctusties-

Name of the StatellJTs ~ 2006-07 2007-08 

2 3 4 5 

Andaman and Nicobar Islands 63.55 57.75 82.86 

Andhra Pradesh 104.245 143.238 168.06 

Arunachal Pradesh 144.845 78.602 125.05 

Assam 193.205 161.79 81.78 

(Rs. in lakhs) 

2008-09 

6 

73.48 

92.378 

161.17 

139.10 
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t 2 3 4 5 8 

5. Bihar 10.50 4.00 37.658 

6. Chandlgarh 0.00 

7. Chhattilgarh 359.817 3n.863 379.20 243.ae 

8. Dadra and Nagar Haveli 20.00 14.50 11.78 15.82 

9. Goa 14.40 5.00 31.59 41.94 

10. Gujarat 275.93 328.675 332.08 263.48 

11. Haryana 24.20 60.45 70.03 48.02 

12. Himachal Pradesh 283.83806 261.56 233.32 228.09 

13. Jammu and Kashmir 113.50 173.88 221.54 181t.70 

14. Jharkhand 124.90 98.54 98.13 88.42 

15. Kamataka 474.9931 490.582 630.64 408.58 

16. Kerala 284.5412 362.115 493.574 322.73 

17. Madhya Pradesh 613.553 759.46 800.92 428.48 

lB. Maharaahtra 241.68 223.855 331.33 317.08 

19. Manipur 101.03 96.986 105.89 82.86 

20. Meghalaya 59.30 38.20 84.88 58.01 

21. Mizoram 221.28 136.066 189.46 152.70 

22. Nagaland 1.50 16.38 19.11 23.50 

23. Orissa 325.649 340.855 357.08 379.00 

24. Punjab 3.00 0.00 19.29 

25. Rajasthan lD2.62 207.685 347.24 237.48 

26. Sikkim 118.84 140.376 159.22 139.38 

27. Tamil Nadu 197.20 205.24 274.64 258.10 

28. Tripura 
31.60 36.00 

29. Uttar Pradesh 345.63 290.38 332.36 253.87 

30. Uttarakhal'ld 85.65 100.12 78.f!i1 109.88 

31. West Bengal 313.9437 357.225 358.22 250.00 

32. Delhi 19.50 0.00 

4.721 6.12 
33. Daman and Diu 

Total 5319.34 5572.252 6399.36 6057.228 
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Statement II 

De/ails of Funds Rtlltlassd under /M Centrally Sponsot'lld Schtlmtl "ProjBcl Tpr" 

(Rs. in lakhs) 

SI.No. Name of the StatelUTs 2005-06 2006-07 2007.()8 2008-09 
Reserve Range State 

1. Andhra Pradesh 68.7926 46.675 73.92 26.083 

2. Arunachal Pradesh 172.418 237.3725 110.25 54.7805 

3. Assam 86.4896 87.431 95.61 221.269 

4. Bihar 6.4918 69.9554 98.32 

5. Chhattisgarh 24.3343 10.00 35.23 92.1296 

6. Kamataka 453.2246 286.277 1159.71 235.7748 

7. Kerala 116.1708 109.00 153.24 86.60 

8. Jharkhand 164.1784 155.967 45.16 48.2165 

9. Madhya Pradesh 777.2676 197.942 2975.94 2083.6589 

10. Maharashtra 334.19 238.56 295.72 233.1276 

11. Mizoram 65.156 115.16 82.90 80.00 

12. Orissa 107.0024 183.8717 43.28 398.76 

13. Rajasthan 281.2458 176.541 410.68 2477.3026 

14. Tamil Nadu 136.9528 108.535 45.40 208.836 

15. Trlpura 0.50 0.00 

16. Uttarakhand 159.9212 192.78 202.005 270.84 

17. Uttar pradesh 162.8782 183.265 134.89 157.51 

18. West Bengal 228.235 190.5283 308.67 111.5693 

Total 3345.507 2589.8609 6270.925 6786.4578 

Statement 11/ 

De/ails of Funds Released under Ihtl Cen/rally Sponsot'lld Schtm18 "ProjtIc/ EltJphan/" 

(Rs. In lakhs) 

SI.No. Name of the StatelUTs 2005-06 2006-07 2007..()8 2Q08.09 

2 3 4 5 6 

1. Andhra Pradesh 60.00 64.774 60.00 25.00 

2. Arunachal Pradesh 71.50 61.00 54.50 65.00 
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2 3 

3. Assam 40.00 

4. Jhari<hand 75.00 

5. Kamataka 168.00 

6. Kerals 170.00 

7. Maharashtra 

8. Meghalaya 30.00 

9. Nagaland 48.00 

10. Orissa 114.00 

11. Tamil Nadu 112.00 

12. Uttarakhand 137.70 

13. West Bengal 181.00 

14. Tripura 

15. Mizoram 

16. Uttar Pradesh 

17. Chhattiagarh 

18. Hilryana 

Total 1207.20 

ReView of Dams from Environmental Angle 

1580. DR. LAXMINARAYAN PANDEY: 
SHRI SYED SHAHNAWAZ HUSSAIN: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the Government has constituted a 
Committee to undertake review of certain dams from the 
environment point of view; 

(b) jf so, the details thereof; 

(c) the names of the darns and aspects thereof which 
are likely to be studied by the said Committee; and 

(d) the time by which this committee is likely to submit 
its report to the Govemment? 

4 

75.00 

74.446 

167.82 

169.40 

25.00 

61.55 

52.45 

153.94 

153.41 

153.12 

160.89 

6.20 

80.00 

50.00 

1509.00 

5 

144.00 

132.17 

212.65 

147.70 

56.86 

68.39 

26.60 

148.50 

124.98 

126.46 

186.73 

12.00 

1.33 

55.33 

83.77 

1840.983 

6 

1SO.00 

80.00 

150.00 

100.00 

50.00 

50.00 

12.00 

110.00 

180.00 

167.20 

102.00 

15.00 

30.00 

1236.20 

THE MINISTER OF STATE IN THE MINISTP.Y OF 
ENVIRONMENT AND FORESTS (SHRI NAMe NARAIN 
MEENA): (a) to (e) As per the Information provided by 
the Ministry of Power, a High Level Expert Group 11M 
been constituted by MIs National Thermal Power 
Corporation (NTPC) Limited for examining the various 
technical issues involved in eneuring the required flow In 
the construction of Loharinag Pala Hydrolectric project In 
Uttarakhand by MIs NTPC Limited. 

(d) The Expert Group, which was to lubmlt ita report 
within three months, has been granted exteneion of time 
till 18th December. 2008. 

{English/ 

Expenalon of DlbNgarh Doordarl"" Kendra 

1581. SHRI SARBANANDA SONOWAL: Will the 
PRIME MINISTER be pleased to state: 
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(a) whether the Ministry has decided to expand the 
capacity of Dibrugarh Doordarshan Kendra; 

(b) if so, the progress made in the matter so far; 

(c) whether the Government has given sanction for 
appointment to various technical and non-technical posts 
lying vacant; and 

(d) if so, the progress made by the Government to 
fill up these vacancies. 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS AND MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND BROADCASTING 
(SHRI ANAND SHARMA): (a) There is no approved 
scheme, at present, to augment the transmission capacity 
of Doordarshan Kendra (DDK), Dlbrugarh 

(b) Does not arise. 

(c) and (d) Government have approved filling up of 
vacant posts at various Doordarshan kendras, including 
DDK, Dlbrugam. partially, and action In this regard has 
been initiated. 

{Trans/ation} 

Con.tructlon of Byp ...... nd Ring Roads 

1582. SHRI RASHEED MASOOD: Will the Minister 
of SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) whether the Government has received project 
report froln the Government of Uttar Pradesh for 
constructing a bypass and a bridge over Yamuna in 
Saharanpur district of Uttar Pradesh; 

(b) if so, the details thereof; 

(c) the action taken in this regard; and 

(d) the time by which construction of the said bypass 
and bridge is likely to begin? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) to (d) Government 01 Uttar 
Pradesh submitted the proposed alignment lor Saharanpur 
bypass. which has been approved by the Ministry. Further 
proposals like land acquisition. Detailed Project Report 

etc. however have not been submitted by the State 
Government. As regards Yamuna river bridge. an estimate 
for Rs. 29.27 crore has been submitted by the State 
Government, which could not be .pproved because the 
State Government has not finalised the land acquisition. 
In view of the above, it is too ear1y to Indicate the date 
of start of construction. 

{English} 

De.th of Children due to MH.I.. Vaccination 

1583. SHRI BALASAHEB VIKHE PATIL: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) whether cases of death of children due to Measlee 
Vaccination have been recently reported In the country 
particularly in Maharashtra; 

(b) if so, the State-wise details thereof; 

(c) the steps taken by the Govemment In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) and (b) Yes Sir. 

State-wise details of deaths. following Measles 
Vaccination during 2008 are as under: 

States Number of reported deaths 

Tamil Nadu 04 

Assam 04 

Maharashtra 04 

Andhra Pradesh 01 

Total 13 

(c) Government of India has taken following steps In 
this regard: 

1. National AEFI Committee and AEFI Committees 
in all States have been constituted to investigate 
and respond to such events. 

2. Monitoring and Review of Cold Chain and 
Logistics is undertaken periodically. 
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3. Conduction of Health Workers (Vaccinators) 
training for taking all necessary precautions 
during vaccination. 

4. Distribution of "Guidelines for Safe Immunization 
Practices" to States/UTs. 

/Trans/ation} 

De-Recognition ot Government Medical Colleges 

1584. YOGI ADITYA NATH: 
SHRI ANANTH KUMAR: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether Medical Council of India (MCI) has 
recommended de-recognition ot some Govemment medical 
colleges in the country; 

(b) if so, the details thereof State-wise and the 
reasons theretor; and 

(c) the adverse impact on health services in the 
country as a result thereot? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) to (c) Medical Council of India 
has recommended for withdrawal of recognition to the 
Central Government in respect of tollowing Government 
medical colleges: 

Madhya Pradesh 

1. MGM Medical" College, Indore 

2. Shyam Shah Medical College, Rewa 

3. Gandhi Medical College, Bhopal 

4. Gajra Raja Medical College, Gwalior 

5. Netaji Subhas Chander Bose Medical College, 
Jabalpur 

Uttar Pradesh 

6. BRD Medical College, Gorakhpur 

Medical council of India has found the acute shortage 
of resources and medical teachers in these medical 
colleges. The State Government is consulted as per 
procedlire laid down before final decision is taken. 

/English} 

Endangered TIbbiltl o..r. (Cheeru) 

1585. SHRI SUBRATA BOSE: Will the PRIME 
MINISTER be pleased to state: 

(a) the places where TIbbati deers (Cheeru) are found 
in the country alongwlth their numbers; 

(b) whether these deers are being hunted on large 
scale; 

(c) if so, the detaila thereof and the reuont therefor; 
and 

(d) the steps taken by the Government against the 
poachers and to protect the.e dears? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI S. REGUPATHY): 
(a) As per the information received from the Government 
of Jammu and Kashmir, the Tibetan Antelope (Pantolops 
hodgsonii), commonly known as Cheeru Ia mainly confined 
to the Tibetan plateau. During summer .... on, a small 
population of Tibetan Antelope migrate to parts of eastern 
Ladakh in Jammu and Kashmir viz. Changchenmo valley 
in Changthang Wildlife Sanctuary and Dauelat Beigh Olde 
(DBO) area in Karakoram WUdlife Sanctuary in Leh District 
ot Ladakh. The number of Tibetan Antelope occurring In 
the DBO and Changchenmo area Is estimated to be 
around 2S0-300 and 50-60 respectively. 

(b) No Sir. There are no such reports. 

(c) Does not arise. 

(d) The Jammu & Kuhmlr Government h.- taken 
several steps for the protection of the Tibetan Antelope. 
Two areas forming the prime habitats of Tibetan Antelope 
have been declared as Wildlife Sanctuarle. namely 
Karakoram Wildlife Sanctuary (including DBO area) and 
the Changthang Cold Desert Wildlife Sanctuary, (Including 
Changchenmo area). Further, Tibetan Antelope has been 
included in the Schedule I of the Jammu and Kashmir 
Wildlife Protection Act, 1978 thereby according It the 
highest degree of protection. The Central Government 
also provides financial and technical usistance to Jammu 
and Kashmir Government under the CeotraUy Sponsored 
Scheme-Development of National Parks and Sanctuaries 
for the conservation and management of Protected Areas 
including the habitats 01 Tibetan Antelope. 
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{Transllllion} 

Demand and Supply of Coal 

1586. DR. SATYANARAYAN JATIYA: 
SHRI CHANDRAKANT KHAIRE: 

Wi" the PRIME MINISTER be pleased to state: 

(a) the details of the demand for coal made by the 
power plants and the quantum of coal allocated against 
thereto during the last three years and the current year, 

(b) whether the demands so make by the power 
companies have been met; 

Assessed Demand 

Indigenous supply Plan 

Coal India Limited (Cll) 

3ingareni Collieries Company Limited (SCCL) 

'Jther (Captive sources of TPSs) 

Total 

Gap between demand & Supply Plan 

(c) if not, the reasons therefor, and 

(d) the steps taken by the Govemment to supply of 
coal as per demand of the power plants? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (SHRI SANTOSH BAGRODIA): (a) The Planning 
Commission assesses the demand of coal of different 
sectors, including power utilities. Based on such projected 
demand, supply plan is formulated by Ministry of CoaV 
Planning Commission. These a .... ments of demand are 
made on sectoral basis, not unit-wise. The demand vis-
a-vis supply plan for power sector, as formulated In the 
Annual Plan is given below:-

(figures In million tonnes) 

2005·06 2006·07 2007·08 2008·09 

307.16 322.00 330.00 373.00· 

255.65 272.63 279.40 292.93 

25.10 27.39 27.75 28.88 

7.08 7.33 12.08 14.88 

287.83 307.35 319.23 336.69 

19.33 14.65 10.n 36.31 

"The demand for currenl fiscal includes 8 million lonnes 01 coal for stock building. 

(b) and (c) There had been gaps between the 
assessed demand of power utilities and indigenous supply 
plan and therefore, the Annual Plan envisages import of 
coal by various sectors, including power utilities. By and 
large, Coal India Limited (Cll) and Singareni Collieries 
Company Limited (SCCL) have been able to moet the 
Annual Action Plan target for supply of coal to power 
utilities. However, due to lesser materialization as against 
quarterly planned movement of coal on account of various 
factors including loading/unloading and lIlovement 
constraints, short·term production constraints in the linked 
source, increase in Plant load Factor (PlF), increase in 
coal consumption per output and lesser materialization of 
targeted import by power utilities, there has been overall 
depletion of coal stocks at the power plants. 

(d) Keeping in view indigenous availability of coal, 
Ministry of Power has advised power utilities to import 

20 million tonnes of coal during 2008-09. Further during 
the meeting convened in Planning Commission in 
September, 2008, having regard to projected demand of 
power utilities and aupply of coal from various sources 
including planned import. it was decided that in order to 
meet the power generation target and to have some 
cushion in coal supplies, additional 11 million tonnes need 
to be imported. 

Declaration of Gwallor to Bhaugaon Road aa NH 

1587. DR. RAM LAKHAN SINGH: WHI the Minister 
of SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(8) whether the road from Gwallor (M.P.) to Bhaugaon 
(U.P.) has been declared as National Highway No. 92; 
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(b) if so, the details thereof alongwlth the date of 
declaration; 

(c) the funds sanctioned and spent therefrom on 
construction of the said NH, till date, year-wise; 

(d) the quantum of works being done as on date 
and the amount spent thereon; and 

(e) the time by which the construction and 
development works are likely to be completed? 

THE MINISTER OF STATE IN THE MINISTRV OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAVS (SHRI 
K.H. MUNIVAPPA): (a) Yes, Sir. 

(b) The NH-92 starts from GwaHor in Madhya Pradesh 
and passes through Bhind-Etawah and joins NH-91 at 
Bhaugaon In Uttar Pradesh aggregating to a length of 
171 Kms. It was declared as National Highway No. 92 
on 12.10.2000. 

(c} and (d) The Ministry makes the allocation of funds 
state-wise and not NHs-wlse. The details of amount and 
length sanctioned till date for construction of NH·92 in 
respect of Madhya Pradesh and Uttar Pradesh are given 
in the enclosed. 

(e) The sanctioned works on NH·92 are likely to be 
completed by March 2010. 

St.tement 

SI.No. Year Amount Sanctioned 
on NH-92 

(Rs. in lacs) 

MP UP 

1. 2001-02 123.37 

2. 2002-03 

3. 2003-04 891.0 

4. 2004-05 187.14 773.5 

5. 2005-06 431.18 

6. 2006-07 491.41 

7. 2007-08 1631.2 

8. 2008-09 317.43 

/English} 

Projects for Improvement of Environment 

1588. SHAI NARAHARI MAHATO: Will the PRIME 
MINISTER be pleased to state: 

(a) the details of projects undertaken for improvement 
of environment during the last three years and the current 
year; 

(b) the extent of achievement made as a resuH 
thereof; 

(c) whether there is any plan to take up any such 
projects in future; and 

Amount Allocated 
for State 

(Rs. in crore) 

MP UP 

65.00 120.00 

83.00 122.00 

72.52 89.05 

83.00 172.00 

74.07 186.00 

84.09 91.40 

133.79 130.00 

65.00 152.00 

Sanctioned Length 
of NH-92 
(in kms.) 

MP UP 

9 

51 

11 23.8 

11 

9 

24.77 

11 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRV OF -ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 

MEENA): (a) and (b) The details of project undertaken 

for improvement of environment and achievementl 

performance, during the last three years and the current 

year are given in the enclosed statement. 

(c) and (d) The projects/schemes have been approved 

for continuation in the 11 th Five Year Plan by the Planning 

Commission and are of ongoing/continuing nature. 
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StatelHnt 

OtII.ls of IhB projtIcIs undtlttaktm/llcMIIfIITItNI/s for /mpfOvtllTNIfII of Env;IW1",.,,' dtHing IINI 
Issl IhfH years and the cul7W1l yrNU (Apti/-SIIpItll17"-r 20(8) 

(Re. in Cro .... ) 

SlNo. Name of the Scheme 2005-06 ~7 2007.()8 2008-09 

Outlay Expenditure Outlay Expenditure Outlay Expenditure Outlay Expenditure 

2 3 4 5 6 7 8 9 10 

1. CriaI PoIuIIon Control Board (CPCB) 39.00 38.46 42.90 11.57 45.00 37.50 34.5 17.25 

2. Industrial PoIl\Aion Abatement through 1.00 0.24 1.00 0.94 1.00 0 •• 1.5 0.15 
P1eventive Strategies 

3. Common Effuent Treatment 4.40 4.37 4.40 4.36 4.00 3.90 4.45 1.02 
Plants (CETP) 

4. Establishment of Envirorvnent 4.00 3.50 3.30 2.93 3.00 3.38 2 1.53 
Protection Authorities and 
Environment 

5. Assistance for Abatement of Polution 4.00 4.99 4.00 6.03 4.50 4.28 5 1.90 

6. Clean Technologies 1.50 0.59 1.50 1.47 1.50 3.39 3.OS 0.68 

7. EnvirorrnentaJ impad 2.50 2.16 2.50 2.21 3.20 2.48 3.5 2.03 

8. Hazardous Subltances Management 6.00 5.28 6.00 7.66 8.00 6.79 9 2.34 

9. BoIaric:II Survey of India (851) 12.00 8.13 11.00 8.31 10.00 9.97 18 3.32 

10. ZooI~1 Survey of India (lSI) 10.81 9.72 9.81 10.59 11.00 9.80 11.15 6.96 

11. G.B. Pant Inslitule of Himalayan 7.50 7.30 7.50 8.64 8.50 8.49 9.45 4.37 
EnvifOlVll8nl and Development 

12. Biosphere RMrYIS 8.00 5.41 8.20 8.90 11.00 10.60 11 4.17 

13. COI1&8rvation and Management 12.00 10.81 12.00 16.27 17.19 17.111 19 9.33 
of Mangroves. Corel Reels 
and Wetlands 

14. AssistInce of Botanic Garden 2.00 1.47 2.00 1.74 2.00 1.75 2.2 0.82 

15. 810dversity Conservation 3.00 3.48 3.00 5.09 4.00 2.80 4.45 1.38 

16. Taxonomy capacity Building 2.00 3.35 2.00 2.26 2.50 2.50 2.75 1.04 

17. Research & Dtveloprnenl 4.00 4.22 4.20 4.32 5.00 4.96 8 4.22 

18. Envirorlll8lll Emtion. Training & Awareness 35.00 34.40 35.00 36.18 40.00 38.75 53.5 27.88 

19. National Muse\In of Natural 6.50 4.73 6.00 4.67 9.00 6.47 10 2.02 
History (NMNH) 
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2 3 4 5 6 7 8 9 10 

20. Centres of Excelence 7.50 5.80 7.50 7.30 7.50 7.00 8.5 2.07 

21 Environmental InIonnaIion 5.00 4.97 5.00 4.87 5.26 4.74 8 3.41 
System (ENVIS) 

22. National NIIuIaf Resoun:e 10.00 9.00 10.00 9.89 10.00 4.80 8 1 .• 
Management 
System (NNRMS) 

23. GoI·UNOP-CCF Programme 4.00 0.38 4.00 3.51 5.00 5.00 5 3.70 

24. InIemaIionaI Co-operaIion 2.00 2.20 3.00 2.84 3.00 2.78 3 2.15 

25. State of Envirol1lllnl Project 1.50 1.37 0.90 0.99 0.50 0.34 0.5 0.18 

26. Information T tdvlology (IT) 10.00 5.53 6.23 2.03 30.00 13.87 18.6 1.26 

27. Climate Ch8rlge 2.16 2.02 5.67 4.06 3.39 4.06 3.5 0.61 

28. Civil Construction Unit (CCU) 2.02 1.n 2.02 1.79 2.01 1.78 0 0.00 

29. OIganizational ~Iing nI 1.59 0.90 2.00 2.00 0.5 0.37 

Re-poaitiong of Environmemal 
PllIVling and Coordilalion 
Organization (EPCO)-MlII1ya Pradesh 
and Strengthening 
Natural Resource Management 
& Farmers Uvelilood in Nagaland 

30. National CoetaI Management 0.10 0.00 0.10 0.62 1.37 0.52 

Programme 

3t National River Conse!vation 5.00 11.09 5.00 4.46 6.00 4.14 8 1.7V 

Directorate (NRCO) 

32. National River Conservation 350.00 274.20 370.00 280.76 254.00 252.88 254 156.92 

Plan (NRCP) 

33. National lake Cnervation Plan 70.00 60.72 80.00 59.93 80.00 83.21 10 20.20' 

Total EnYironmenl" 634.39 531.66 647.32 547.47 519.15 544047 801.37 288.20 

'April-September 2008. 
""Including national outlays of Rs. 0.02 crores in 2005-06 As. 0.22 crores in 2006-07 and As. 0.01 crore In 2007-08 for propoeed 

completed schemes. 

Performance by Indian Sportspersons In (a) the number of medala won by Indian 

Beijing Olympic, 2008 sportspersons at the Beijing OlympIc, 2008; 

1589. SHRI RUPCHAND MURMU: (b) whether the Indian aportsperaona have made 

SHRI C.K. CHANDRAPPAN: dismal performance III compaNd to the IpOItaperaona of 
SHRI RAMDAS ATHAWALE: other competing countrtes; 

Will the Minister of YOUTH AFFAIRS AND SPORTS 

be pleastld to state: 
(e) if so, the reuona therefor; 



1007 DECEMBER 10, 2008 to 0utI8I/rJn$ 1008 

(d) whether the Sports Authority of India (SAl) is 
responsible for the poor performance in this regard; 

(e) if so, the details of responsibility fixed in this 
matter; 

(f) whether the Government has made a critical 
assessment about this performance In the Beijing Olympic; 
and 

(g) if so, the steps taken/proposed to be taken to 
Improve performance of Indian sportspersons in the 
ensuring Intemational Sports events including the next 
Olympic Games to be held at London? 

THE MINISTER OF STATE OF THE MINISTRY OF 
YOUTH AFFAIRS AND SPORTS (DR. M.S. GILL): (a) to 
(c) India won one gold medal in discipline of Shooting 
and two Bronze medals, one each In the disCipline of 
Boxing and Wrestling at Beijing Olympics, 2008. India's 
performance in terms of medals tally at Beijing Olympics 
2008 was better than the country's performance in 
previous Olympic Games. India's rank in the medal 
standings was 51st at Beijing Olympics in which 2004 
countries participated. 

(d) and (e) In view of above reply, the question does 
not arise. 

(f) and (g) Evaluation and assessment of country's 
performance in Intemational sports competitions, including 
Beijing Olympics, is an ongoing process lor taking 
progressive measures. The overall performance of the 
country in major international sports tournaments has not 
been optimal in the past mainly because of the narrow 
pool of elite athletes from which our talent is urawn with 
a view to addreSSing this issue, the Ministry has recently 
launched a centrally sponsored scheme entilled Panchayat 
Yuva Krida aur Khel Abhiyan which aims at providing 
basic sports infrastructure and promoting sports 
competitions at grass-roots level. Apart from encouraging 
more participation in sports in the long run, it is also 
expected to expand the talent pool for grooming high 
performing athletes, which would ultimately lead to better 
performance at the international level. 

The Government has recently launched an ambitious 
scheme for the preparation 01 our athletes for participation 
in the Commonwealth Games 2010, which provides for 
longer duration training, state-ol-the art eqUipment, higher 
duration of international exposure, and comprehensive 
sports medicine support. 

{Transl8/ion} 

Illegal Trade of Elephant. 

1590. SHRI AJIT JOGI: Will the PRIME MINISTER 
be pleased to state: 

(a) the number of protected elephants in the country 
State-wise; 

(b) whether the Illegal trade of elephanta has come 
to the notice of the Govemment; 

(c) H so, the details thereof; and 

(d) the action taken by the Govemment to check the 
illegal trade of elephants in the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI S. REGUPATHY): 
(a) State-wise estimates of population of wild elephants 
is given in the enclosed statement. 

(b) to (d) Under the provisions 01 the Wild Life 
(Protection) Act, 1972, trade i.8. sale and purchase of 
elephants are prohibited in the country. No State has 
reported illegal trading of elephants to the Ministry. 

St.tement 

SI.No. SlatelUT Estimated population 

1. Anclhra Pradesh 28 

2. Arunachal Pradesh 1690 

3. Assam 5281 

4. Chhattisgarh 122 

5. Jharkhand 624 

6. Karnataka 4035 

7. Kerala 6068 

8. Maharashtra 7 

9. Meghalaya 1811 

10. Nagaland 162 

11. Orissa 1862 

12. Tamilnadu 3867 

13. Uttar Pradesh 380 

14. Uttarakhand 1346 

15. West Bengal 325-375 
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/English} 

Scheme for Extra Mural Re ... rch In Ayuah 

1591, SHRI P,S, GADHAVI: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Govemment has launched a revised 
scheme for extra mural research in Ayurveda, Unani, 
Siddha, Yoga, Naturopathy and Homoeopathy (AYUSH); 

(b) if so, the details thereof; and 

(c) the steps take to promote the scheme? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND 'FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSr-IMI): (a) Yes, Sir, 

(b) and (c) The Aevised Scheme has been put on 
website of the Department (www.indianmedicine,nie,in) as 
well as on the websites of all the Research Councils, for 
wider dissemination, Projects under the aeheme are invited 
through open advertisements in leading newspapers from 
time to time, Copies of the scheme are sent to reputed 
research institutions in the country to enable them to 
furnish quality proposals, Further, the financial· allocation 
for the scheme has been increased from Rs, 36 crores 
in the 10th Plan to As, 60,00 crore in the 11th five year 
Plan, 

{Transllltion} 

Mining Project on Forest Land 

1592, SHRI PUNNU LAL MOHALE: Will the PRIME 
MINISTER be pleased to atate: 

(a) the State-wise number of propoaaIa in raapect of 
mining projects on foreet a.nct unctioned during each of 
the last three years and the current year; 

(b) the area of land In hecta .... Involved In ..... 
projects; 

(c) the State-wise number of per.o". dected .. a 
result thereof; and 

(d) the namea of the companies including foreign 
companies engaged therein? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI S. REGUPATHy): 
(a) and (b) So far, 523 proposals have been accorded 
approval diverting about 36,324 ha of forest land for 
mining in all the StateslUTs in the country during the last 
three year. and the current ye.r under the Fo,...t 
(Conservation) Act, 1980. The S .... wtae dIUIa ... gIwn 
in the enclosed statement I, 

(c) The peraolll affected due to dlve"'n of foreat 
land for mining are resettled by the reapectlve StatelUT 
Govemments as per their Relief & Rehabilitation Policy 
in conformity with the Natlon.1 Relief & RehabIlItation 
Polley, The detail. of such par.ona a .. maintained by 
the StateslUTs, 

(d) The name. of companle. Including foreign 
eompanie. Involved in the dIve"'n of 523 proposals are 
given in the enclosed Statement II, 

S""."..nt I 

Period from PIIIDcI fIIIm 
01,042005 to 31.03,2006 01.042006 10 31,03.2007 

No. 01 Cases Forest 8ral 

approyed diverted (in III} 

2 4 5 

Anclaman and NIcobar Islands 0 0 0 0 

Andhra Pradesh 13 1,228,78 19 364:843 

AnM18Cha1 Pradesh 0 0 6 41.695 

Assam 16 23.919 22 25.008 

Bihar 0 0 0 0 

Chandigam 0 0 0 0 

fIIriad fIIIm 
01,04.2007 III 31.03.200II 

No. 01 c.. FGIIII 1M 
apprMd MIIId iii hal 

8 

o 
13 

12 

o 
o 

7 

o 
291,873 

1.15 

12,433 

o 
o 

PIIIod flam 
OUlUIIIII 10 30,11,200II 

NIl. at c.. 
AppIMd 

I 

o 
40 

13 

o 
o 

• 
o 

3,881,30 

2,55 

21,00II 

o 
o 

'<. 
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Chha"isgarh 

Dadar and Nagar Havell 

Daman and Diu 

Deihl 

Goa 

Gujarat 

Haryana 

Himachal Pradesh 

Jammu and Kashmir 

Jharkhand 

Kamataka 

Kerala 

Lakshdeep 

Madhya Pradesh 

Maharaahtra 

Manlpur 

Meghalaya 

Mizoram 

Nagaland 

Orissa 

Pondichery 

Punjab 

Rajasthan 

Sikkim 

TamH Nadu 

Tripura 

Uttar Pradesh 

Uttaranchal 

West Bengal 

Total 

2 

17 

o 
o 
o 
8 

o 
o 
3 

o 
8 

2 

o 
o 
7 

11 

o 
o 
o 
o 

21 

o 

5 

o 
2 

o 
o 
o 
o 

114 
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3 

998.72 

o 
o 
o 

189.282 

o 
o 

179.88 

o 
354.261 

70.8 

o 
o 

473.783 

184.88 

o 
o 
o 
o 

1,104.26 

o 
0.002 

116.864 

o 
5.162 

o 
o 
o 
o 

4,929.97 

4 

25 5,945.51 

o 0 

o 0 

o 0 

2 39.56 

2 202.63 

o 0 

7 242.316 

o 0 

5 1,257.30 

37 3,917.78 

o 0 

o 0 

16 898.398 

12 1,121.15 

o 0 

o 0 

o 0 

o 0 

16 1,601.48 

o 0 

o 0 

9 148.784 

0.046 

3.36 

o 0 

2 257.6 

o 0 

o 0 

182 16,067.46 

to 0uMII0n6 1012 

6 7 8 9 

2 n 8 1,458.31 

o 0 o 0 

o 0 o 0 

o 0 o 0 

o 0 12 671.243 

o 0 o 0 

o 0 o 0 

3 3.229 3 4 

o 0 o 0 

5 447.407 17 1,989.97 

13 230.421 7 371.4 

o 0 o 0 

o 0 o 0 

12 998.756 5 235.4 

4 7.425 3 272.59 

o 0 o 0 

o 0 o 0 

o 0 o 0 

o 0 o 0 

16 1,698.24 22 2,583.41 

o 0 o 0 

o 0 o 0 

139 12.375 

o 0 o 0 

o 0 5 118.666 

4 3757 3 6.72 

o 0 o 0 

8.9 o 0 

o 0 o 0 

87 3,917.59 140 11,408.93 
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s.tement " 

Case Status: Approved+ In-Princ::lple 
Category: Mining 

During the Period: 01.04.2005 to 30.11.2008 

51.No. Name ~ Proposal StIle DietrId Me Applied 0eIt~ Me 
(hi) Adion Diverted 

(ha.) 

2 3 4 5 • 7 

1. 0ivIIIian ~ FL in TIRb RfN RIbbIna RInge lor OCP • In Flo WI. SCCl, ~. AIda PrIdIIh AdIIbId 28.12 08.07.08 28.12 

2. Propoeed Stone QuIlTY lor PtddMgu PIajecI AIda PrIdIIh AdIIbId 5 21.08.08 5 

3. Diversion of FL for Stone Cuany for CI/III SbucIIns and Approach Road 01 AIda PradeeII AdIIbId 5 21.08.08 5 
Propoaad Pedd8YIgu PIojICI NaIr MJA M A*IId MIndII 

4. Mining leise 10 SCCl lor ShInti KhInI ExInIon IIIoc:k AIda PrIdIIh AdIIbId 290.77 20.12.05 290.77 

5. OiYerIion of Forast Land for Opening 01 Sri ...... 0pIncast project·1I at AIda PrIdIIh AIIIbad 100.82 21.08.08 100.82 
Srilampur IndIram R F In MIncIwIII DMIIon In IIYour 01 SIngI/IIII 
CoIIieItes Company Linlted 

6. UndaIgrMd Coal MinIng lor fndI/IIn' &inion MinIng In fMIr WI. sea. AIda PIIdIIII AdlaI 437 13.04.08 110 .. 

RtnIwal 01 MirVng Lease Mf and ..... 01 25.98 HI. 01 Forast LnI lor the ArdIII PIIdIIII .... 25.11 278181 25.11 
Extradion of Iron 01'1 In no. lIP 01 WI 0bIApurIm MinIng (PIT) lid. 
o HlIIChaI MIndel AnInthepur DIII\cI 

B. DivlIIIon of 18.00 ha. 01 FL lor EldrIcIIon 01 lion 011 In sy. No 1(P) 01 ArdIII PrIdIIh AnIIIIIIpur 18 21.10.05 11 
Malapanagudl (v). BeHary RF 01 AnIrhpur 0IvIaI0n In Flo S.R. MneIaIs 

9. AppIcItion 01 INs. NIgIIIngaIwIII MInaI end MInInIts ArdIII PrIdIIII AIwIhIpII 

10. Divlrsion 01 FL In IIeIary RF 01 KIiyndIIg RInge for MiIng 01 Iron AIda P!adesh AnriIIpII 4 15.05.08 

Oft In Flo ClIIUIIpurwn Milg, ~ DiIII 39.50 ha. 

11. Mining 01 Iron On! In BeIIaIy RaM ForasI 01 KaIyncUg RIrIg8 In AIda PrIdIIh AnInhipII au 08.01.07 88.5 

AndpII 0Msi0n In IMur 01 Mia. CbUpImI MinIng 

12. OiveIIIon 01 4.90 ha. 01 FOrast lind lor ExIrICIIon 01 BlICk GrInItI In AIda PrIdIIh AnIn\hepII U 27.11.07 4.1 

Compt No 213 01 Paradanni RF ~ (Moor (West) 0MIi0n. 
vadllriam (M) 01 ChItIoor DiIIIrict In Favour ~ MIa. SIddarth GrdII. 

13. DIverIIon ~ FL In MutdUcoIa RF for ExIlIdion 01 StuIIIie in GooIy Ardva PrIdIIh AndIIpIr 4. 03.12.07 U 

Range In Flo MIs. WhIIIIeId MInerals. 

14. DlvlrIion of 4.00 Ha 01 FL lor Grant 01 Ml lor Black GrwIIt In IIYour AIdIII PrIdIIh (M)or 4 17.01.08 4 

~ MIs. SeIyIm MinIng Corporation in CIitIoor DIIIricl 

15. EIIrICIIon 01 Black GIIIIIIe In favour ~ WI. SIll LaIcII1mI GIIiitII • EJpoIIa. AllIIn PrIdIIh CIitIoor 3.25 21.04.05 3.25 

16. DIVInIIon ~ FL lor AppIIcIIIon lor Grm ~ Iotl. tor ExIIIc:tion 01 BID GIdt AnIha PrIdIIh atIoor 2.5 03.0481 2.5 

<Nar 11\ EXI8nI ~ 2.50 HI In ~ No. 218 01 VwtMI\IpIII RF. 
ChIoor (W) OVN In Flo MIL VIIInI GrII\IIII. 

17. AppbIion lor Grant ~ MinIng leise lor llIIIck GIanI\8 Over III &In 01 AIda PrIdIIh aeor 2J 21.04.03 3 

3.00 Ha. 01 Forast Land in ~ No 213 01 PIIIdImi RF ~ Qb' 
Welt OVN in Flo MIs. P ..... GrriII. CIitIoor 
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2 3 4 5 6 7 

18. DMIIIon 01 FONII Land In V ......... RF 01 AIdu lilt In QtIaor AncIn PIIdIIh CIIIIIDar 3.2 11.0&.07 3.2 
Welt DIviIIon lor 0IanI 01 MInng ~ lor EldrIcIIon 01 ~ GIMIII 
In IIVIM' III Mil: __ hila 

19. am 01 ML lor EIIInIian 01 BlIck 6liliiii In IMur 01 MIl. 81M GrwiIII AncIn I'fIdIIh CNIIoor 5 21.04.08 5 

20. DivarIIon 01 ,FOIIIII Land for Extrac\ion 01 BlICk GrMI\a In Iavaur 01 AncIn PradaIh CIIIIIoor 5.4 28.05.05 5.4 
MIs. NagamMi GranII8s 

21. DivaIIIan 01 FL In BIIIvIpd RF 01 ChIIIaar DiIIrtcI lor ExIIIcIian 01 AncIn PIIdIIh 3.25 21.04.05 3.117 
BlIck GrIIIIiII In IaVOII' 01 WI. SIll I.IIcIIIni GrIIIIIII & EIparta 

22. DIversIon 01 5.00 HI. 01 FL lor ExIIIdIon 01 BlIck 61W111t In .. 
No. 208 01 RagimnpInII IF In IIvu 01 MIl. SII SIll AacD. AncIn PnIdeIh 5 23.10.08 5 

23. IlivInIIon 01 4.50 HI 01 FL lor 6l1l1I 01 ML for ExIIIdIan 01 .. hill 
in AIginImupenIa RF in Iavaur 01 MIs. 'AIInI GrriIIs Ardn PIIIIaIIh ChIIIDar 4.5 08.02.08 4.5 

24. IlivInIIon 01 FOIIIII Land lor Grant 01 MIrq lor ExIIIdIan 01 BlIck GnInIIII 
in favour of VMlNv GrInII8a ArdIII PIIdIIh CIiItDar 4.8 10.04.07 4.8 

25. MinIng Laae lor ExtrIc:Iian 01 iliad! GrInfII In fIvcu 01 WI. ~ 
GrII1iIaI In RagimerqIerU RF 01 KInIhIIII:henNu (V) AncIn PIIdaah 0IiIID0r 2.25 10.05.07 2.25 

26. MinIng ~ lor ExIrIcIIan 01 Black CDIiII in Iavaur 01 IMa. SIWIIIIIi GIII1iIII AncIn PIIdIIh ChIIIDar 2.5 13.01.08 2.5 

27. OMnla, .. oI FOIlS! Land lor GIIIiII at *"II ~ Iar EldrIcIIon atllilck 
GraniIt In favour 01 MIl. PrIIhInII GIII1iIII ... PIIIIIIII Q1iIIDor 3.1 04.CI8.08 3.8 

28. DivInion 01 2.00 HI. at FL lor RIIIIWII 01 Quarry Leae 01 BlIck GrIIIiII In AncIn PrIIIIIh ChiiIaar 2 24.01.07 2 
CampI No. 222 01 Q1fIIIpI/I RF In IIwu III ShrI V. RINIII KINr 
ChiIIaor (W) DVN. 

29. DivInion 01 4.90 Ha. 01 FL lor Ex1rdIn 01 BlIck GIIIiIt In CcIIIIt No. 213 AncIn Pndesh 4.8 . 01.05.08 4.9 
01 P8IIIdaImi RF in ChlIoor (W) DVN. In IMII 01 MIl. Davlid GrIIIIIII. 

30. DivtIIIon 01 FolIII Land lor ExtIICIIon III BlIck GnnIIa In IMIr 01 AncIn PIIdIIh ChIIIoar 2 22.01.07 2 
MIl. MerutI Glalilel 

31. DMtnion Of 4.90 HI. 01 FOIIII Land In CampI. No. 213 01 Pllldlrmi RF 01 AncIn PnIdeIh 0IIIIaar U 29.117.08 4.8 
ChIaaor (W) DVN. 01 CIIIIIDar DIIIIIIcI lor QuMytng 01 BlIck GrIIIIIII In 
IIvour 01 tNs. Srini't'Iaa GIIItII, ChIIIDar 

32. lMnian 01 3.50 HI. 01 FL lor EXIIIdIon 01 BlIck GIIIiII In ChI\IappInI 
RF In Flo Sri VenkalalhwllI 6l'il1iiii. ChIIIoor (W) Divn. ArdIn PIICIeIh CIiIIoor 3.5 23.10.08 3.5 

33. Divnon 01 4.90 HI. III FL lor ExIIIdIon 01 BlIck GIriI In Compt No. 213 AncIn PIIdIIh ChIIIoor 4J 01.05.08 U 
01 Palldlnni RF in f8VO\l 01 MIs. Divya Grrias, HydInIbad. 

34. Di't'l1Iion 01 4.8 HI. 01 FOIIII Land In CompI No. 457 01 B8MpIIII RF lor ArdIII PIIdIIh CNIIoar 4.8 17.G4.08 4.8 
ExtIICIIon 01 Blacil Gn In favour 01 MIl. VimI GrwiIea & ElIpOIIIIn 
ChIIIaor (E) DIvision, ChIIIoor DIIbtcI 

35. 0ivIIIIan 01 7.00Ha 01 FOIIII lind In CompI No. 218 01 V ......... AncIn PIIdIIh ChIIIoor 3 21.07.118 3 
B RF In ChIIIoar Well DMaIon in IIVOII 01 IMa. SIIdIu GrdII 

36. IlMIIIiIIn 01 3.00 He. 01 FIIIISI lind In CantIl No. 221 .01 Kt. .... _ IF, AncIn PIIdIIh ChiIIaor 7 29.07.08 7 
ChIIIoar (WIll) DVN. ChIIIoor DIItI lor EldrIcIIon 01 BIaIi GIIItII In Iawu 
01 tNs. GUIhan Grries. 
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2 3 4 5 6 7 

37. 0NII1Ian 01 4.00 HI 01 FOIIII \.MId for EIIInIdIon of Black Gmt in CampI No. 222 01 MIn PrIdash CNItoor C ?1.07.08 
C/liIIIrIra RF, QucIpIlam (M) In favour 01 MIs. HlrWI Grries. 

38. DMnIGn 01 Forest lind for ExIrIcIIan of Slate Slone MeIeIIII In fIvaur 01 AncIn PIIdeIh GunIur 2.08 01.W.07 2.09 
SrI R. SrtrrmI Reo. MIl. New IndII Slone&. VIrUonda 

39. 0ivaIIIan 01 Fl for Grant 01 SIIIa Slone In ~ Baal 01 VInukonda RInge AncIn PIIdIIII GIIItur 2 21.11.05 
In Flo Dr KadyIIa Rajendra. Hyderabad 

40. RennII of MIning Laale Ower 1.4 1 118. 01 FOItII Land In MIncIId Block It RF AncIUI PIIdeIh GIIIIIII' B.1B 15.12.05 BIB 
for the PuIpaee 01 SlIdIar and RedIImtr n 6. n Ha. of FOIISI Land In Kancla 
GiI1tur Em I RF for the Purpoee 01 A8riaI Rapeny In favour 01 MIs. KCP 
lid in GII'iIur IleIricI 

41. GlInt 0/ CIuIIIy lIaI in VIrdGnda FB in lavour 01 MIs. JuIII&ic Siooes Andhra PradeIh GIRlr 3.625 3110.06 3.625 

42. M&M-DivtIIIDn 0/ A. lor EJdIIdIan 0/ SIIIa Stone MItariII In BoIapaIi Rf AncIn PIIdeIh 0IIItur 2 12.12.05 
01 Vlnukonda Range in Flo 01 Martcapur 

43. DNIIIion 0/ 1.361 Ha. 0/ FOIIII lind In Kondavttdu RF 01 AmeInIbId Btet. AncI1rI PrIdeIh GIIU 1.387 27.10.01 1.387 
Guntur DIvIIIon lor (MnyiIg of RaId ..... , In IIYour 01 Sri N. SIva 
RIma PIIIId 01 PIIdwIII M GirIIIJ DIIIIIct 

ce. Mnng Laale In IMur 01 WI. JIInIIic StoneI PriYlIe UmiIed for Grant 01 Andhra PradIIII Gunlur 8.215 16.10.01 8.215 
(Mny l8ue in BoIapIII RF 

45. DI¥IIIion III 4.415 III FOIIII \.MId in CampI. No 33 oIlIoIIIpIIi Rf RavliapuFllll AncIvI PIIdeIh Gu1Iur U15 18.10.08 HIS 

Bell lor CluMytng III Slate Stone in Iavour 01 SrI S.V.S. AppI RIo, VIrukonda. 

46. DiYMIon 0/ 3.827 HI. 01 Fl in Compt. No. 33 01 BoIapeII RF, RmIIpuram AnctIII PIIdIIh Gu'IIUr 3.827 10.06.08 3.827 

BIll lor CUInytng 01 SIIII Slone In fIvoIr 01 MIl. SrI DIIgI SIDnIs, Ynlkonda. 

47. PennIaIon lor &My end ExpIorIIIon 01 Urrim IIId OIher AIomtc MinIrIIs In AncIn PradIIII CJIIIU 150 22.oe.OI 0 
Glnd-MIdyIbodu AllIS 01 1dupIiIpIya~ RF 01 KadIpa Dlvilion In 
favour 01 DIpI/ImInt 01 AtomIc Energy AIamIc Minarals 
DIIIctorIII (DIIfAMO) (ColI MnIng) 

•• DiYMIon 0/ 2.00 HI. 01 FOIIII Land In Sy. No. 617 01 CampI No. 452 01 Anct.,1 PradIIIl Karimnlgll 2 10.06.08 

KammImpIIy RF, AcMIri RImpur Beat, KarinnagII (East) IlM8Ion lor Miling 
l8ue 01 kiln Olt in fIvaur 01 INs. Hari Hall Mines I MIneraII 1nduItries. 

•• DIverIIaI 01 2.00 118. 01 FOIIII Land In 9'1. No. 617 01 CompI No. 452 of Andhra PradIIIl Kanmnagll 2 10.06.08 

~ RF, AIMIft AIImpur BIll. KI/InnagIr (East) 0MaI0n In favour 
01 MIl. KaIat MIrIII I MinInIII nuns. 

SO. \JndIIyoInI Mi1ing 0/ whidI 247 HI 0/ lor SUItICI u.. lor GDK-9, V~ AncIn PIIdIIII t<mnIgw 412.4 02.05.OB 412.4 

Block-A, 10 I IlIA IncIra In Rlmglnllrn-ll1IId OC PIIIjId , ExpansiOn 
in favour 01 WI. sea. 

51. ReaIipw1t 01 NaIIIer II VriIIaIh KIwi 7 Inch In IMIr 01 WI. sea. AncIn PIIdIIh ICMmIIm 11.88 31.OB.05 11.96 

52. CenIary Indine II ytlnl In Flo sea. AncIn P .. KhImmIm 4.n O4,I1.OB 4,n 

53. DMIIian 01 FOIIII \.MId in KoIhIgudam ForaIt 0MtI0n lor ()pin CIIt Coal Ardn PIIdeIh Kh8mrrIam 231.94 OB.01OB 23194 

MIring (OCP • 1CovIgudIm) In favour 01 SiIgar8ni CoIerirII Company 

54. Renewal of MnIguru MInIng ~ Ower an Exent on 2186 tnvoMng Andhra Pradesh KhImmam 13,12 10,0708 13 I. 

1312 HI FA FoIIII Land ReqI.t for GranI of TWP In FIVIIII 01 sea. 
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55. AInIwII III MIniIg ~ In fIlo sea. lor OCP H PH HI UnguIu In AldnPlldllh KMnmIm 125.9 14.0.08 125.1 
KoncIIpuIIExt. 1 III ...... _ 

56. MIniIg ~ In IaYOII' III MIl. sea. LknIIId lor Y"" OCP II AIdvI PIIdIIh Khlmmllll 48 25.07.08 42.5 

57. MInIng In ca..rIImInI No. 11, 12, IIId 13 III Rlmavllllll RlHIYI AIdn PrIIIeIh KhImmIIII 154.96 15.07.08 154.96 
FONII In KaIIIgIudIm DIwIIIon lor ..... 10 III GdIIIIi KIwi 
()pin CIII PnIjId In IMur III WI. SCCL 

58. IlhIIIian aI 2.00 HI. aI Fl lor EXIIICIIan aI SIIInI & MIIII In AIda PIIdIIh Khllllmam 2 29.10.08 
8IIII/Ig* IIIodI RF. AIIMIpInm RInge, fill 0nchI DIvIIIon 

51. DiwMIon aI FOIIII lind far AInIwII III GnpIiII MInIng L.- In AIdn PIIIdeIh KhIIIImllll 0.5 20.11.07 0.5 
IIhIdIIchIIIm ScUll DhiIIGn In .... aI GapII ... MInIng WGdIa 
(l.8aIe .. bIIn SIDequdy TIIIIIIenId 10 SII A _ 
MIl. Vijlya MIPIII GIaphIIIa, KhImmIm) 

60. DivIIIian 01 FOIISI lind for Open CUI CoeI MInilg (OCP·II Mnuguru) AncIn Pradesh Khammam 175.69 24.10.08 175.69 
In PIIanc:hI FomI DMion In favour 01 SiIgIrIni CaIIIIaI Company 
Linllld (ColI MinIng) 

8t DiverIIon 01 2.428 HL 01 FOIIII lind in R,S No. 1 KondIpIIy VIIIgI, AncIn PIIdIIh KriIhnI 2.428 25.04.08 2.428 
IbrItIinpInm MIndII, ~Ida DIvIIIon 01 KriIhnI DIIIricI lor 
CMnyIng III RaId MIIIIIn favour aI MIl. s.upa GrIIIIII 
I.tIIII Works 

82. DIiIIIIIaII aI 2.024 HI. III FOIIII lind In R.B. No.1 KandIpIIIr VIIgI, AIdn PIIdIIh KriIhnI 2.024 25.04.08 2.024 
IbrIHrnpINm MIndII, VijIJIWIdI DhiIIGn 01 KrIIhne DIIbId far 
IMnyIng aI RaId MIIII In IMur 01 MIl. .... GrIIIIII MIll! WoIIII. 

13. DivIrIian 01 2.428 HI. 01 FOIIII lind in A.S. No. 1 KandIpIIIy (VI Ardn I'IIdIIh KriII1na 2.428 25.04.08 2.428 
IInI*npInm MInellI 01 KriII1na DIIbId lor QuIn)'Ing 01 RaId MIll! 
in !MIl III MIl. VIIIgIIIIMIbI EngInIImg c:a.n,.y 

14. DNIraIon 01 3.843 HI. 01 FOIIII lind in A.S. No. 1 KondIpIIIy 'IIIgI. AncIva PradeIh KriII1na 3.843 25.04.08 3.643 
~ MIndII. VIjIyawIda DIviIton 01 KriII1na DIIIricI far 
Quanylng 01 RaId MIll! in favour 01 WI. ChIiIInya GrInIIe 
MellI WaIIII 

115. DMrIIan 01 R.·lIa 10 SrI P. KInNIIIr Ardn PradeIh KriII1na 2.428 25.04.08 2.428 

81. DivIrIian 01 1.820 HI. Ii FOIIII lind In R.s. No. I K.andIpIIIy V'" Ardn PradeIh KriIhna 1.820 25.04.08 1.820 
IIIIIIIrnpINft MInellI ~ DIviIton III KrIIhne DIIbId lor <Mn)mg 
III RaId MIIII In fMur III MIl. VriIIIrIIIIn GrIrtI MIIII wara 

17. DivIrIIon Ii 1.406 HI. III FOIISI lind In R.S. No. 1 KandIpIIy _ AncIn I'IIdIsh KriIhna 1.408 25.04.08 1.406 
IbrIIimpIInIm Mandai Vijayawadl IlIviIIon III KrIIhna DIIbId lor <MrIying 
III RaId MIIII In Iavour 01 MIs. BajibIbu CIIIIIIIucIIonI 

•• DiWIIIian aI 1.820 HI. 01 FOIIII lind in R S No. 1 KandIpaIIy VIagt, Ardn I'IIdIsh KriIhnI 1.620 25.04.08 1.620 
IbrIIIIInpINn Mandai, Vljayawadl DIvisIon 01 KrI8hna DaIrIcI lor 
CUnyIng aI RaId MellI In IMur aI ShrI S. KecIIIwRrI AID 

•• DiwMIon 01 1.408 Ha. 01 FOIIIt IIRI In A.S. No. 1 ~ _, AIdn PIIdIIh KrfIIn 1.408 25.04.08 1.406 
IInhiIIpIIIIIII MInellI, VIjIywIda DMIian cI KrIIhna DiIbi:t far 
QMying cI RaId MellI in favour 01 ShrI S. ~ 
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70: 0iv8l8ion 01 R.-luae to Sri V. RamI Mohn RIo. NdvI PrIdIIh KriIhna 1.215 18.01.07 1.215 

71. DIvIIIIon 01 1.013 Ha. 01 FOIIII lind In A.S. No. 1 KondIpIIIy VIIgt. AnIIva P!IdeIh KiWN 1.013 2&.11.07 1.013 
IbllhinlplbWn MandaI. VljaytWlda lXviIiGn 01 KIIIhnI DiIIricI lor 
CUrryIng 01 PAIad MII8I II favour 01 MIl. ~ JyoII1 Slone ClUIher 

72. Renewal of Ml Area lor Iron Ore Over 811 Extent of 19.00 Ha. in AnctIra PrIdIIh I<IInoaI 19 04.11.08 19 
ComP No. 77 Emboy RF RarnIIIaIUIIa Beat II favour 0/ Sri P.B. JoIN, 
MIs. B.V. JoIhI MInes & MinnIs. SIarIderabad. 

73. Diversion of R.·AppIicaI!on 01 Dr. B ~ Reddy. Nandyal for Lease Ancha Pradllll KIIIIOOI 4.96 18.08.08 4,96 
for S1eaIi1a & 00I0mI1e In KumooI CMI. 

74. ~ 01 Dr. B. SIf1eev AIdctt. ~ lor Itue lor S1IaIIII & Dolomite AndIva PIIdIIh I<IInoaI 4.88 Il09.05 4 .• 

75. IJIing for Survey n IrWIIIingIIion 01 Urriln n ollar RIIatad Atomic Ancha PrIdIIh NIIgondI 2000 12.08.115 0 
MiIeIaIs by Oitac1or. AIomIc Milalal DInIctoraIe lor ExpIo/IIion & ReMartll. 
DepaItmIn1 01 AIomic EneIgy In RIyavnn n NidguI RIIIM FOIIII IIIociI 

76. UraniIJn ProckIction In LambIpur PIddIgIIIu AIuJ by Uranilln Corporation Anctva PrIdIIh NIIgandI 447.22 23.DlII5 447.22 
01 india Lini1td. DepeI1menI 01 AIomIc EneIgy 

77. IotL for Quartz. VIII11icUaII. MIca, Feller CMr an Ex1enI of 2.00 Ha. in Andhra PradeIh Nallen 2 03.01.07 2 
SY. No. 553 of ChagnIm VIIge. SydIpurIm Mandel, NeIkn District In 
Flo Smt. S.K. Bibljan 

78. M&MI.. for BaryIII In Compl No 755 Over an Ex1ant 01 1.97 Ha. in Ancha PradeIh PrIIIun 2.811 30.Il5.0l UI 
Turinelta Range. GkfdeIur DVN. P!ak88Im DiItt. PlopoeaIs of 
Sri S. ShriIra Reddy 

79. Diversion at 5.0 ha 01 Foresl lind lor GIant at lolL for Extraction of Black AncIIra PradeIh PIIkIm 5 13.08.06 5 
Granite in Cheemalcurthi RF at 0ng0I8 Range In Favour aI Sri KanudUa 
Rami Reddy. GiddIIur DVN. P!ak88Im DT 

eo. DiveIIIon 01 4.596 Ha. 01 FOI8It Land in Compt No. 33 of BoIIapaIi RF AncIn PradeIh P"*-" 4.518 04.08.08 4 .• 

RawIapuram Beel for Quarrytng 01 Stile Slone in favour of 
MIl Yamuna Slate 1nduItrieI, Mllfcapur 

81. 0ivarIi0n 0/ Forast Land lor Cluarryir1j 0/ Granile Metal in FPOIJr 01 AncIn PradIIII \1IYI NIgnn 1.25 23.03.07 1.25 
Smt T. Salhyavathi 01 MugIda M 

82. DivIIIIon of Foraat Land tOr CMny 01 Grrie Slone & MellI In PeddIkonda Anctva PIIdIIh V ....... 1.2 15.01.01 1.2 

FB In F8YOIK 01 Sri V VeqapII NIidU Bobbii, VizianagaJam Dill\. 1.153 Ha 

83. Bauxite MnIng In FIVOUI' 0/ MIS A.P .M.C. Llmfted In SiIeru ForasI BIodI. Anctva PnldIIII V...,..,. 12.12 12.08.08 12.12 

Jenala M & NarsipaInam Foraat DivIsion 

84. DivIIIIon 01 Fl lor ML for &InIction 01 IIIIdl GIIIIite in Favour aI AncIIra PradeIII WnIgII 431.85 17.115.05 431.15 

MIS Exotic Granites Exports In Warangal DMsIon 

85. Mnng lIae lor KakatIya KIwli 9 & 9A Incline UndergrDllld MinI 10 Mis. SCCL AncIva PradIIh WItIngII 

86. SeiImic Sulvey 0perI/i0n8 for PtInJIeIIn EIpkntIon In Favour 01 (JI kIdiI I.inIIId AIda PnldIIII AmaItaII 11250 24.f1.08 0 

II MInIIkIn. NOA DihiIg. 1IIIIIIiai. KcItIPIIIi, Ka4ha and MIlo 

87. Mnng lIae to Apm«*:I for ColI Iti1g In NImdIiII-NIrnIIhI* ColI FIIIds AnIIIdW PIIdIIh CIIqIIng 128.17 10.04.08 31.02 

88. 20 SaiImk: Surwy ~ for P8Irofun ExpIorIIion to be Canted out by AnM:IIIf PIIdIIh ClIIngIq 18400 24.0l08 0 

Wa. Oil IIdI LinIIId In and ARuId ~ AlIa in 
NImc:hIc.NampIUt RaseMd ForIIt 
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89. m II1d 30 IIIIImIc SIlvey 0pnIIan in GnrII .. III NImpong FoIIst AIunIchIl PIIdIIh ChIngIIng 2i5OO 03.04.06 0 
llIviIian III 0II/1gIIng DiIIIIcI lor 01 end GIs ExpIoraIion 

90. IlIwIIIIon 01 FOI8II Land tor PIIpnIion 01 &pbIDy DrIk1g II LocatIon JP3-L 1 ArunII:hII PIIdIIh ChIngIIng 2.55 31.10.r. 2.SS 

91. 0NMI0n 01 FOIIII Land lor Prepn\tan 01 AppIIIICh RollI I o..ng PInIh tor ARIlIcIIII PrIda8h ChIngIIng 1.15 02.08.07 1.15 
ExIoIItoIy OIlIng Willa! LocatIon JP1·A by GEo PIInIIINT. INC 

92. Permillion lor 20 SIiImic Survey 0parIII0n in and ArMel Pllighal and Paba AnNchal Pradesh EI8t Slylng 89500 03.04.08 0 
R...vt ForIIf AteIs lor Patrolun EIpIorIIIon by 01 IncIa LimIIId 

93. DMIIIion of FOI8II Land lor 01 DIlling LocIIion NSA ArIIIIChaI Pradesh Lohil 2.675 27.03.07 2.675 

94. Renewal ApprIMII 01 NIIdcatI HI aN 0uMy No. 1 lflii NIIdIIII .. AsIIm 8ongIigIon 2 18.11.05 2 
Slane 0uIny No. 3 Under lIE V*t DMIIon 

85. Renewal ApprOVII at NIIIckaINI SIDne QuIny No. 2 II1dIr AlE VtIItry DMIion AllIIn DherMjI 18.11.05 0.5 

96. OIlIng l.GCIIIon t,t., IIIdIr DoyIng Alum DhernIjI 1.8 12.06.08 1.8 

97. PropouI tor Renewal AppIIIvaI at Upper SIDnIiri SancIpaI MIIIII LIldar Aun DharnaII 13.11.06 
a.n.ji DMIIon 

96 OIlIng Location AllIIn DhImIjI 2.896 01.07.08 2.886 

119. OIlIng Location KSIb \RIer NIrnbor RIIIM FOIIII Allam Dhemlji I.B 12.06.08 1.8 

100. Renewal ApprOVII 01 DucINIh HIlI Stone MIIIII No. 1 lkidIr DIUIri FOI88I DMIion AIU 0hub!I 0.5 02.12.05 0.5 

101. ~ up 01 2 New MIIhIII II DuctIIIIII Slone MIIIII No. 4 and DuII1naIh Asum 0hub!I 2 02.12.05 2 
Slant MIhII No. 5 Under DIUJri FOIIII DMIIon 

102. CoIIctIon 01 Slone MIIIriIII flam RMr BED lkidIr DIbIugIutI 0Mi0n Asum Dlbrugarh 2.5 13.03.06 2.5 

103. Propaul lor Renewal ApptuvII 01 BoMIa Slone Ouany No. 2 I ChftUnari Alum GoaIpara 2 29.08.07 2 
SIonI CUny Under GOIipIII DMaIon 

104. DIllIng LocatIon REl·13 Under DoyIng FIaIeMI FOIIII Assam GoIaghll 1.8 12.06.08 1.8 

105. DivIIIIon 01 1.99 HI 01 FOI88I Land lor OrtIng l.ocIIion Ellb IIIdar GoIaghII 0Mai0n Allam GoIaghII 1.99 21.12.05 1.99 

106. DIverIIon 01 FOMI Land lor DrIIng LocatIon In South NmIbar R.F. IIlder GoIIpI DMsicrt Alum GoIapI 5.5 20.12.06 5.5 

107. DrIk1g L.ocation I<pIb lkidIr DoyIng RIeeM FOIIII Assam GoIapt 1.73 12.06.08 1.73 

108. PropauIIor IlivIrIion Forest Land lor Oiling I.ocIIIon Dlyq R.F. IIlder GoIaPI 0IviIi0n AaIrn GoIapt 1.91 20.12.06 1.91 

109. DiYarIion 01 1.735 HI 01 FOIIII Land lor DrIIIng LocatIon KpllIIIdIr GoIaghaI Oivislon Allam GoIaghaI 1.735 21.12.05 1.735 

110 Renewal Approval 01 SIDne Quarries lllder GoIIpn FOI8SI DMaIon for • Period at 10 Yan Alum GopaIpura 5 26.09.05 

111. RenIIIII ApprOVII 01 NIIi! Rrn Slone MIhII in NU*'I RanI fIeIIM Forest lllder Aun Kamrup 0 30.08.06 0.5 
Knrup EI8t DMsion 

112. PropauI lor AppoqI 01 DeocIWI Slane MIhal No. C In NIIII1 RanI ReIaIV8 FOI88I Kamrup 0.5 31.08.06 0.5 
Under ~ FOIIII DMaion 

113. PfIJpOI8I lor RIIIIIWII AppnIvII 01 ..... Rrn ... MnI in NIUI RaMIi RE 0.5 30.08.06 0.6 
Under Kamrup East IlMIkIn 
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11.: PrapGlllIar FOIIII CIIIIIIa In ...... fIIF far Slane ..... InIm ,..... 
~ 0.1 21.10.07 0.1 

AgyIhi Stone Quarry IIIdIr NoIIh Klmrup DivIIian, RIngIa 

l1S. PropouIlar Renewal AppnIvII 01 NIUI !Wi Stone Mal In NIbIl RanI .. "-' OJ 30.10.01 u.s 
RIIeIVt FcnIt IIIdIr KImIup Ell! DWIIian 

I1S. PnIpoIIIIar RnwaI Appmvll 01 F..... IIIDnI MIhal No. 3 IIIdIr Klmrup Ell! DMIIon Alum ~ OJ 30.10.01 u.s 

117. PrapoIIIlor Renewal AppnwII 01 ...... SInd n IIIDnI .... No.1'" Alum KImIup G.I 01.11.07 0.. 

NoIIh KInIn4I DMsion 

118. PropouIlar AnwII AppIMI 01 DIochaIII Slane MIIIII No. 8 IIIdIr KMIrup A-. ~ OJ 11.01.01 0.5 

EuI DIvtIion 01 ~ DiItrICI 

1111. PropouIlar RnwaI Approval 01 F.... Slane MIIwI No. 1 ... Kamrup Eat Iliviion Alum KImrup 3O.1G.07 

120. Proposal lor Approval 01 Daoc:IIIIII Stone MIhal in RanI ~ FortI! IIIdar AIIIm KImrup 0.5 31.111.111 o.s 
Kamrup East 0Msi0n 

121. F ..... 12&3. DaochuIII W. Chlmata AlB (F-)-Na\un Alii. Helagog (Aetlewal) Klmrup 0.5 13.IM.06 0.5 

Approval 0/ 8 Nos 0/ Stone MIhIII IIIdIr KImrup DiIIIId 

122. AanewII Approval 01 HItagDg Slone MahII In MIla PIhIb AE Alum KImrup 0.5 13.IM.06 O.S 

123. AenIwII AppnwII 01 Kia! 8IgIpIrII liver SInd IotahIII IIIdIr Klal AF 01 Alum KImrup 0.8 25.07.01 0.' 

Klmrup Well Fcnst DIvIIIon 

12 •. PropoIIIIor DIVIIIian 01 ForIII Land far Slone MInIng at GopISWII' Stone ICImrup 1 •. 01.01 

Quany No. I In GopesWir AIIaIve FOIIII 

12S. PropDIIII for S\0n8 MIring at GapasWIr "-'Ye fOIlS From GopeIwar Slone 0I.Iny No. 3 AIIIm KImrup 11"1.. 

126. PfIIPOIII lor FIInIwtI AppIOVII 01 F.... Stone MIhII No. 2 IIIder Klmrup EIIt AllIIn Klmrup 13.10.01 

DMIIon in Klmrup llillktd 

127. PropoIII for AenewII ApprMI 01 BIlla SInd MIhII No. 1 IIIdIr Klmrup Well DMIian AllIIn KImrup IM.12.07 

~2I. Approval 01 DeochuIII 8Iona MahII No. C In RanI AaIvt FOIIII ... Knrup AllIIn KImrup O.S 31.111 .• 0.5 

East llivIIion 

129. RnwII Approval 01 • Nos 01 SInd IIId Gravel MIIM under KIchugIan FDI E HEL ~ 3.5 13.IM.06 3.5 

ANer SInd & Glaval MIhal. GarufeII fIIvIr SInd & GravaI MIhal. IIaIIhog River 
SInd & GrMI MIhal & Borghopl 8oI*IIr GrMI MIhal In ~ lliIIICI 

130. Propcailor Renewal Approval 01 SandchI RIver SInd and GIMI II1II 80IJdIr K~ 13.11.06 

MahII under Hal Tugaan DMaIon In KokrIfIIr DisIrId 

131. Renewal Approval 01 KanInadi GravtI MIhal & Kimin SIIId & GrMI Meh3I 
I.IImpur 300107 

Under L..IkIIIqIur DMtIon 

132. I'faposIIIar 0peniIg .., 01 FIIIIh MIhaII In KaIhII GIJI Stone CMny Mal no 
025 1811.05 9.~ 

under Nagaon DivIsIon 

133. RenewII AFPIIVII 01 BoIjDnh Slane CMny no • in SanIIIadi AF IIIdIr 
NIgIon 02 10.10.07 0.2 

Nagaon DIvision 

1~. 0priIg up 01 New Stone IMny 01 Jagi RaId Stone QuaIIy MrIIII No. FlI) 
NIgIon 01.01.06 

IIIder SonIIIwchi AF 



1027 DECEMBER 10, 2008 Ir1 0ut¥IitJn6 1028 

2 3 4 5 8 7 

135. '0iYIIIiGn 01 FOIIIt LIIId 10 Open RWoIIed Stone MIhII In AIIpecI 01 AISIm NagMn 0.8 30 •. 08 0.9 
~ Stone MaIIII ~ DIbIka RF IIIder Nagaan Division 

136. RIII8WII AppIOvaJ 01 s.... MIhal L E DhoIpahar Sklne QuarTy No. 2 NIgIIOII 0.25 27.04.08 0.25 
IIIdar NIgIon ForI8I DIvteion 

137. ~ tor 0peniIg "" 01 Jagi RCId s.... QuaITY MIhal No. F (1) "* SonIIIIwchI RF AISIm Nagaan 0 19.12.05 

138. 0priIg "" 01 New Stone Quarry II __ Stone Quarry MIhII No. 10 in AISIm NagIan 10.10.07 
T aIeIa-Blghera RF under Negaon DMIIon 

139. PropoAI lor Renewal Approval 0/ BipIn SIn MIhal in DIbIka RF under Nagaon DM&Ion AllIIn .Nagaon 23.05.08 

140. Opening "" 01 KaIIIaIguri Sin Quarry MIhal No. 2 Alum Nagaon 025 16.12.05 0.25 

141. Prapoul lor Opening "" 01 Frill! Mahala In KaIIIaIguri Slone QuaITY MahaI No. 1 Alum Nagaan 0.25 18.11.05 025 
(8) under Nagaon DMIion 

142. Proposal lor Renewal Approval 01 ~ Slone Quarry No. 2 In SonaIwchi Ra&etve NagIon 025 23.07.08 025 
FOIIII under Nagaon 1lMsio~ 

143. Renewal Approval 01 Slone ~y." ~: Cr,oipahar SIonI 0uIny No. 3 under Dholpahlr RF Assam Nagaon 025 27.04.08 0.25 

144. RanewIl Approval 01 BoI)Or.g ~~" ~ Quarry No. 3 In Sonairuchi RF under NagIOll Division Assam Nagaon 0.25 03.11.08 0.25 

145. Proposal lor Renewal Approval 01 DhoIpahar Slone QuIlTY MIhal No 1 in ~;~y~on Division Assam Nagaon 0.25 03.11.08 0.25 

146. R8IlIWII Approval 01 OhoIpahar Stone Quarry No. 3 Ind BoIjong SlOne Quarry No. 1 ,~~ NIgIon 0.5 18.12.05 0.5 
under Nagaon Forast Civilian 

147. Propoul tor Renewal Approval 01 Stone and Sand Mahal. ModnII Stone MIhal & Nagaon 2.3 01.05.06 2.3 
IIhogirIm BuIi Stone Mahal 

148. ClpaIing 01 Fifth MahaIs under NIgaon DMsicn Alum Nagaan 1.5 08.04.05 1.5 

149. Orilng Location GKBf( lnaide Gal EKL R.F. under SivuIgar DMIion Assam SIWsIQII 4.08 03.11.08 4.08 

ISO. DrIlling location GKBJ 1nsid9 Gal EKL R.F. under Slvaslgar DIvIIion Alum SIMIgar 2.49 04.11.08 2.48 

151. Propcul lor Renewal Approv~1 hi Sonai Nt '. ",r.1 & StOOl Mihal lllder Balipara RF Assam Sonitpur 03.08.07 

152. Proposal lor Renewal ApprOY81 cI 1611l Mil. S· .. ' ~r'" 1I,)',~oer rAa~'llunder SonItpur Alum ShIvIIgar 0.998 27.02.07 0 •• 
Wat 0ivtIi0n in SoniIpur DiBtnct 

153. Proposal lor Renewal Approval 01 18th Milil litllflll MahaI IIlCI8f' .)oj_/pli 'lVeaI 0Msi0n Alum SIMIgar 13.11.0& 

154. Proposal lor Renewal ApprOYIif 01 Upper ChaIIIi NIta Sffld, Gravtl & Boulder MIhal AIIIm SoniIpIK 0.995 rJ.07.07 0.885 
under IIaUpaIa Reserve Fomt In Sonitpur 0ivtIi0n 

155. Diversion 01 Fdrast land lor OrIIiIg Location DEP by 011 Irda L TO under Doom ThsUda 2.944 14.03.08 2,844 
Dooma DIvIIIfon 

156. 0iveraI0n 01 Forest Land lor 0IiIi1g LocatIon HQQ by 011 Inda Ud IIlder Digboi Division Alum TIIlUII 2.038 08.06.07 2.038 

157. Slana Quuty at VIII ~ra in VIO IMber SecraIary. PlOjId Iq)Iemantation Urit Allam Batar 0.82 21.08.05 0.112 

158. MurkIII _ IkIder P M GnIn SIdIk Yojn II VI QjpIwMd QNIIlagIIh BuIll 0.4 21 •• 05 0.4 

159. GiIti (Slone) Minilg II VII Karathl AIwId IIIder PIIdhIn ManIrI Gram Sadak YojIna Chhaltisgl!h BaaIar 21.09.05 
(PMGSY) 
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160. EIIIIdIon 01 COIIIIdIm .... LIIIe In Ffo MInIIII DMIopmInI CoIporation lid. aaIIgIIh .... 3.1 1'I.ot.G7 UM 

161. StanI MIRIng Under PM GIam SIdIIc VajInI .. VI \JcIyIpII aaIIgIIh .... 0.8 .... OJ 

162. Slone ttiIg Under PM ar... Sadak VajInI at VII ON QNIIIgIIh IIIIIIr 0.4 .. .os 0.4 

163. S1anI Quarry al VIII ~ in favour 01 EICIM EngiMr ProjecIllnpllmeliIIIIaIl UnIt QNIIIpItt .... D.5 18.D1.D1 0.5 

164. ConsbucIIon 01 GiI1ImIng LIIIe In IIvoIr 01 P ..... Mat a .... SIIIIk VajIIII (PMGSY) aaIIgIIh .... U atUI U 

165. Kalwar Nlgur Mining L_ to Blllal StaeI PIenI CNiIIIIIgIIIt BIIIIr 70 07.01.1. 17 

166. PloIpIc:Iing 01 Iron 011 .... ContpaIM1I No. 384 In IMur 01 MIa. BIjIq CIthdagIIIt BIIIIr 7S 11.D1.os 75 

Me1IIIc PrivIII LinI1ad 

167. PrDIpIcting 01 Iron 011 in HIhIIddI MI. IotidtgIon-I.oh A.F. by MIa. PuIItp 0ihdIgIItt 705.33 D1.D4.D1 0 

81M & MInIng Pv1. lid. 

168 PtOIpICIIng of Iron 011 MInIng In ~ No. 334 (p) In favour 01 CHtItIIIsgarh 71 Z3.D1.OS 0 

MIs. Mineral Logistics 

169. ProapIICiIing 01 Iron 011 MIning In CctrnpnnenI No. 338. 339 In Iavaur 01 QtItdIIgIr1t 4DD - 0 

MIs. Navbltaral Fuse CompIIty LinI1ad 

170. ProIpIcIIng 01 Iron 011 MIning In CompImiInI No. 334, 337 In Iavour of aNIIIIgIIIt 180 23.OI.DI 0 

MIs. VIZA IndusIrie8 I.inI1ed in Vllgt AIUi, 

171. PruIpac:Iing 01 Iron 011 Mining in CompeJ\mInI No. 321 In taVOll of atItIIIagIrIt 137 lS".D1 137 

MIl. PntIrIIIt InduIIIIII LinIIad 8Iupur 

172. ProIpIdIng 01 RowgItat Iron 011 MInes 01 MIs. BItIaI SIMI fIIInI CIthItIiIgIrIt .... 183.22 21.11.DI 183.22 

173. Prospecling 01 Iron 011 MInIng including DrIIing 01 Bont Halls In BIIIda Ranga, CIthIIIiIgIIIt on.a 2SDO 3O.OS.DI 0 

DanIMdI DMsion, JagIdIIpur 

174. Miq Leau to Jay ..... Neco LIntitId (Nlpr Ml1'f ~ lid.) 
aNIIIIgIIIt . ....... llUS ltal.G7 35.74 

175. DIvInion 01 FOftIII I.Jnd lor UndIIgnuteKlpln CUt MInIng PrajICt In ChItItIIgIrIt JqIr 721.341 2I.D3.DI l:u21 

IaVOII of WI. PIIkIIh IItduIbIes UnIted 

176. ProIpIcIInt'SuNIY and ~ lor u..un in PIlls 01 SItIIdI FOIIII DivIIIan CNtIIhgIIIt .. 1200 14.01.01 0 

in Compemnenl No. 2~ to 2448 IIICI 2478 In ... 01 DIpImtIIt 
01 AtomIc Energy (l.S. No. 54.U16) 

m. ProIpeding 01 Iron 011 In VIIage HIhIIIddI ~ No. 157. 35B. 359, CINIIIgIrIt 515 21.07.01 0 

362 384 & 384 in IlMIUr 01 MIs. IND Agro Synetgy LinIIad, RIIpur 

178. Prospecting 01 Iron 011 Mines In CompImterC No. 355 & 356 In HIhIIadd aNIiIgIIIt 13 1I.os.DI 0 

Forest Depal1ment In IaOIJ 01 MIs. Mfty JnveRnenI 

179. ProIpecting lor Iron 011 Miring in CompIIImtnt No. 384, 385, 386 & 389 in CHiIIIIgIIIt 1. 25.10.DI 0 

favour 01 MIs. S.K. Sa_ & CompIf1y UmIIId 

180. Divalliion 01 FOItSI IMtd lor Iron 011 UInitg In ArIdangrI-lItIII ..... TIllPI' 
CHiIIIIsgIIII 108.1 IM.DI.DI 1(,6.1 

in IIvottr 01 MIs. GodIwIri POIIIS l1li .. lid. 

lBl. HaIdIIM UnderglOllld MIning I'Iajact In IfIIdIo Me by Sdt &111m COIIIIIdI aNIIgIrh 205.1 Dl.DIJII 20SJ 

l.imIIId (Sad) 
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182. Renewal 01 Mining lHIe for U~ Mining In ~ No 469, CInltisgllh Koera 550 24.1)4,06 550 
si7, 518, 519, 497, 501 of North Chrimrf CofIeIy Under Chirmiri ArIa 
in Favour of SECL 

183. Renewal of Mining Leue for Undergroood Mining In CompamIenI No. 493-P Chhaltisgam :!70.142 24.ou1 232.337 
of Korea Coliery Under Chinnri Area In Favour of SFCL 

184. Renewal 01 Mining Lease for Undergroood Mining In Korea Forest DMaIon In CINIIiIgaIII KOInI 1253.905 24.04.06 1253.105 
Compa!1m8nt No 501·P 10 503-P, 513-P to 516-P Favoring SECt. 
(Chirimili arR, Baikanth Pu~ 

185. R8MW81 of Mining l.eII8 for UndelJlOllld MinIng in CompI/1mInI' No. S17P, CINIIisph 205.888 24.04.06 205 .... 
522·P end 530-P of 00mInI1IlI Callery Under Chirinirf Area In FIVOII of SECl 

186. Renewal of Mining Lease 01 Kalkona CoffeIy in Favour 01 WS SECl Chhatlilgarh KOInI 548.94 14.06.06 548.94 

187. Ranewal of Mining Lease for UndeIgrMd Mining in CompartmanI No. 5(J().P 10 ChhaIIisgIrh Katra 170.352 24.04.06 170.352 
502·P of West Chiomri Coliery Under Chirinri area in favour of SECl 

188. DiYersion ot Forest Land for Kursia CofIery of South Ea&IIm CoafIitfds Umited (SECL) Chhatlisgarh Kat,. 469,496 24.04.06 489,. 

189. Renewal 01 Mining Lease for Undergrtlllld Mi1ing in CompartmanI No. 531·P to Chhaltisglrh Koera 9119.4 24.04.06 IIIIU 
s:J8.P, S40-P 10 541·P Under Chirimiri CoIiery In Favour 01 SECl 

190 Miling Laue in favour 01 MIs. South EIIIIm CodIIde LinIIed lor GMra CINlIisgam 100 •• 05.D5.06 100.688 
0pencasI Project 

191. Surllce ~ in FlO South Eettm ColI ReId lid (VI. RIjgIIner end Godma) ChIIdiIgarh KaIbI 20 011.01.07 20 

192. Renewal of Explosive MagazIne In Flo SECl ChIIaUIsgarh Korba 2.792 31.01.07 2.792 

193. GaVII Open Cast Mrling Projlcl In llYOUI of MIs. South EasIam CoeIfietds UmiIed (SECl) Chhatliagarh Kolbe 1112.046 20.10.06 1112.046 

194. Gav,. Open Call Mmg project In favour of MIs. South Eastern CoeIIIekls linlted (SECl) ChhaIIisgIrh Korbe •. 1111 20.10.06 •. 1. 

195. Oipka Expansion Opencast Coal MIIl8 Prqect In ~ FOIIII Division (Gevra area) in CINIIisgIrh KOIbI 14 .... 2Q.l0,06 148. 
favour 01 SECL 

t96. Renewal of Manikpur Opencaat Mmg In favour 01 South EIstIm CoafIetds Umlted (SEcl) Chhaltisgarh KOlbe 181.177 14.06.06 181.177 

197. Gevra Open cast Coal Mmg Under KaIghoIa FOI8II DMIIon In favour of MIs. SEa. 0NIIiIgarh Korba 564.885 2O,ID.01 564.8115 

198. Oipka Expansion Open Cast MInIng Project In favour of MIs. South Easlam COIIIieIds Chhatlisgarh Korba 208.638 20,10.06 208.838 
limited (SECL) 

199. Rajamar Under Ground Mi1Ing Project In favour of Mis. SECl ChhatIisgarh Korba 461.8 14.03.06 461.8 

200. &aroud ExpansIOn 0pencasI Mmg of Coal of OhIrgIIoda RInge In favour of Chhatliegartl Ralglth 123.899 13.12.06 123.899 
MIs. South Eastern Coalfields Umited (SECL) 

201. Proapeding of Exploratory DrIIng for Aaomic IhraI8. EIpeciIIy UrriIn ArOIIId Chhallilgarh RIigIItI 3S2 23.01.06 0 
Karichhapar. 8hagora and Saralpal VIIIegaI In Saralpal-Bhagora P!OIICttd knit 
under AIigIrh Forast DMaion 

202. PIoI5pectIng Mining in ~ No. 252, 267, 268 and 268 In 0IhaIe Darp CHIatUagIrh 57 16.05,05 57 
Reserve FOI88I In favour of ShIi Bailing MettIIc PrivIIe Linittd· , 

203 Temporary Wortdng Permission (lWP) lor 33.a. Ha. FOIIII Land 01 Dipka ChhItIisgarh 424.429 24.01.06 33.84 
ExpansIOn of PrIIf8CI 01 Gewa araa. SECt. 
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201. ' Mining P\IpoII in SarIIpIIi Q4C PIajec:t of KOIba l1li iI tav.v of sea. ChhIIIiegIIII RIipIr 40.534 le.o3.06 40,534 

205, Diva" 01 Forest lend lor Iron 011 Miing in CornpnnenI No, 5351536 01 CINIiIgIIh Ra;1andgIa1 110 21,11,08 110 
KhI/VIOII ProIIdId FOIIIt Under Bolla Tibbu lion 011 Prcjed In IaYcu 01 
MIa. IIpat GodMri UmIad SIIarI 

206, MinIng '" lion 019 1\ ~ l1li in FIMU 01 INII SIMI PIn (SAl) ChhIIIiIp1I ~ 60 04.12.07 60 

207, AmIrI ()pIncIII ColI t.tiIg P!ajId In VIIge Amell, KIIIIIN, ~ II1d CIftdIIgIrII SaIgIfa 51.. OS.OUI 51.'l8I 
NIpuIIIa In favour of WI. SdI EI8IIm CoIIIiIIdI linIIId 

208, ProepecIIng 01 70 Boll HoIeI lor COlI MIring In ScMII SIr!MI FOIIII Rqe in Ch/dIgIItI 8IrgI4I 2110.51' 31.07.08 0 
lavour 01 RIjIIIlan Rtjya _ UIpIdIn Ngem UnMId (RRVUNI.) 

21». RenMI 01 MiIq ~ Under TC N002111854 LOCIIId • SIIfI VIIIge 01 in Goa Noeth Goa 24.881 11.11.08 24.881 

favour rJt WI. V.S. Oempo 

210. MInIng t.e 100153 in Flo AIhak KudctadIW Goa SoIdh Goa 22,135 21.11 OS 3,32 

211. Renewal !If Deemed ~ ~ in 5NgIo MIne Under lC. No. 87153 in Goa South Goa 12,7021 11.01.08 12,7021 

fIMU 01 PIIIdIRngI TlmbIo ...... 

212, MInIng I.Ia lor fIDn II1d ~ 011 MIring lC, No. 83t'51 in FIVOUI' 01 Gal SoIIl Gal 38.8001 1',11.05 38.8001 

Sit ChIndrIkInI F, NIIk 

213, MinIng ~ 2W In Flo Ald.a V.S. V*9W Goa South Goa 38.87 OU2.05 17.37 

214. MinIng Laue 30150 in Flo Dr. PIIIIMa R. Hede Goa SoIAh Goa 422796 24.02.Q6 30 .• 

215. RentwaI 01 Deemed Iron Oft MInIng Leue Under lC. No. 143/53 in favour Goa South Goa 47.7603 10.01.07 2U582 

MIs. SociedIdi TlmbIo Irma lid. 

216, MInIng L_ 53152 In Flo Sh. AIhak KuddIIdIw Gal Sdt Goa 31.439 24.11.05 6.34 

217. MinIng laa 45154 in Flo 8M Goa Sd Goa 85.72 25.11.os 44.9237 

218. MInIng Laue No 60151 10 Sh. MInguII MIIc:nNI Goa Sd Goa 82.5 01.12.05 18.7 

219 : RenwaI 01 MIniIg L_ Under T.C. No. 10151 In VIllage SUcoma II1d Goa Soulh Goa 71.8992 17.11.08 71.8992 

VIChInIIIm 01 SInguem T... lor MIniIg 01 1I0Il 011 in IIYIu 01 
MIs. HIlder KIIIim KhIn 

220. MInIng La .. No lW kl INs. 8IddNdIn ......... MIYIni Goa SOlI! Goa 71.4128 18.01.06 31.4598 

221. IlivIIIion !If 34.1796 He. 01 FOI'III lind in South Goa 0MIIi0n lor ReIwII of Goa SouIh Goa 34,1796 10.11.08 341796 

Mining leise lor ExtrIctIan 01 Iron II1d MInganese 018 Under lC. No. 17149 
in CoIomba & CII!*I1 VIIIgas 01 Senpm TIII*a in IMUr 01 AImarIm C. POI 

PaIondIcar. 

222. PropouIIor Renewll 01 ~ LeIse Under T.C, 1137 in favour aI ..... Ehy South Goa 100 15.05.08 17.83 

MinerIIs and Co (lion & ManIganIIe ~) 

223. MInIng Laue Na.2l51 ID INa. TIIdw & Sons (p) Umited Goa South Gal 50.3 10,09 08 33.247 

224. Renewal !If Mining L_ TC N().8I/I952 Localed II SIgeo VIIagI 01 SInpIn Goa SouIh Goa 88,6 13.10,OS 88,6 

T .. in Iawur 01 INa. SociedIde TrnbIo fmIaoII UmIIIda 

225. RInIwII 01 Miring t.e Under TC No-4tV1954 & 1'1951 LocaIed 1\ VIIagI Goa SouIh Gal 148.87 10.08.01 135."75 

SuIcorna and CIIpam 01 Quapam and Sanguem T alt*a in favour 01 
MIs. V.S. Dempo & ~ PMII l.iIMId 
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226, ; ReneWII 01 Mining lui 8/41 in Flo G.N, AggafWII Goa SauIh Goa 78.23 03.10.08 7823 

227. Renewal 01 Miring \.elM Under T.C. No 5M3 in faVOlr of V.M. SIIgIonkar Goa SauIh Goa 40.5555 05.09.08 28.7805 
BroIhera PriYlle UmIItd 

228. RIIIIWII 01 Mining l.eIat Under lC. No. 23153 in ViIIge CoItm MoIIarn IRI Goa SouIh Goa 57.97 13.08.011 57.97 
SigIo of Sanguam TaIUca lor Minng of lion 011 In llVOIM' of MIa. EMCO 
Goa Privlle Umitad 

229. Renewal 01 Mining Lt .. lor Iron 011 Open Cast Mining I.eDe lC. No. 11'1955 Goa South Goa 56.236 04.09.08 35.1525 
in Iavour 01 V.M. Sa/agIocIr 8roIhe1i I.iIIIIId 

230. RentwII 01 Mining L ... No. 35152 in Iawur of V.S. Dempo Goa South Goa 98.46 10.09.08 64.75 

231. RtneWII 01 Mining l8ttt tor BItt MttII to WI. Gl4a1ll MInIIII DMIopmn ~I BInUkInIha 1152.82 23.08.06 171.43 
Corporation lid. (GMDC) 

232. ReneWII 01 Fluoroispar Mining I.eIIe at VI Ambad\IIIgIr in Flo tMa. ~rat GI4nt VIdodn 31.2 17.10.06 312 
Mileral Dtv. Corpn. 

233. ExIracIIon of QUlriIzlIe tor Cemenl IAIrUIcIurIng in BIIupur In IMur 01 HimIc:haI PIIdaIh 8IIupur 4.88 8.10.05 4.88 
Wa. FIgII CtmenI WOIIII 

234. Rantwli of Mining l8ttt lor ExtradIon 01 SIaIeI HImachal PrIIdeIh ChIIIIba 1.392 03.03.08 1.392 

235. Mining In fayour of Mil. Orvtt MIntrala Uct,<og AIaocIatlon for InaIIIdon of HimIdIaf PradtIh Kangra 0.4852 10.04.06 0.4852 
Slone Crusher Palampur F.D. 

236. Extraction 01 RiVer 8ED MIntraIa S,I.E. SInd, Stone and BIzri ~ HlmactlaI PTIdaIh KhIoIr 1.3819 28.07.07 1.3819 

237. Renewal 01 Mining Ltaae for Pariod 01 5 YtIlI w.t.f.. 10th JIjy 2006 lor Himachal PIIdeIh KIA! 1.2 02.03.07 1.2 
Di¥enIion 01 1.20 HC. 01 Fora! LIRI tor <UnyIng 01 SIonas tor CIuIhtr II HuIIa 

238. <MnyIng 01 Siones for Crushtf HImechaI PrIIdeIh KIAJ 0.4 12.03.07 0.4 

239. EstabIIment of Stone Cruahar and (Mny lor RoIang Tn Project in favour of Bro. ItnachaI PradNh KIju 3.4 10.07.08 3.4 

240. MinIng & Installation 01 Stone Crusher Hfmechef PTIdaIh MInci 0.35 06.12.06 0.35 

241. MinIng for Ume Stone Mfnir'9'Cament Plant in IMur 01 MIL HarIIh CemInt lid. HinIchaI PradeIh Mandi 467.32 18.11.05 173 

242. IlIIIIIaIIon 01 Stone CUIIIIIer in Favour 01 _ ThIIcur WI. RejII Slone InduIIrits ItnachaI PIIIdeIh Mandl 0.081 14.06.011 0.081 
Bakkar Khud SandhoI 

243. Const. of passage to Stone Crusher al Sarga1a, (to be EstabIIahed In Private lind) In HinIIchaI PradeIh ShImla 0.0283 02.04.08 0.0263 
lavour ot MIs. Suman Entarprtsee. 

244. PIShada tor Mining & InsIIIaIIon 01 Stont Crusher Under RImpIr Htrnac:flII PradaIII Shinta 0.28118 18.08.08 0.2898 

245. Installation of Slone Crusher & CMrry In IIVOIJ' of MIhanti Davi, RIO Vl Panda Hinachal P!adesh ShimIa 1.09 22.06.07 0.455 

246 Installation of Stone Crusher and Hot Mix PIIIII at n,g-ZIng Bar in fhour of Himachal Pradesh Shinla 0.5733 28.07.08 0.5733 
WI. VIriI Enlerpreneura·179813137, PUCCA ~ Ropar (PIrIjIb) 

247 Iofllling Purpose in !he already BroUn ~ 1111 tor Flva YtIlI Himachal PrIIdeIh Sirmaur 2 07.12.05 

248. Mivng In lavour of Jaypee HinachaI Cement PlOjacI. KIdIar Forest 0MsI0n Hlmachlf Pradeah SolIn 239.5096 02.08.06 239.5096 

249. New Sleeted Ohori UndeIgo\IId Project In favour 01 CIIIIraI Coalfields Umllad J1aIIIhand Bdcaro 70.568 17.07.08 70.568 
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250. Ohori KhM UndIrgIound MIr*'D ~ 10 CIntrII COIIIIIdI LiNIId JhIItdwId IIoIIIIQ 172.2 17.07.01 172.2 

251. KhIamI/III o,..c.. Mi*Ig ~ 10 ca. .IIIItIIIIIId IIoIIIIQ 174.48 31.07.0& 174.48 

252. IotiIg Lea 10 Shah BraIM far KIIImpIda IIan IIId ...... 011 JIIIIIhInd IIaIrIra 2USS 111.05.0& IUSS 

253. TempoIIIy WDIIdng PttmiIIion lor SeIectId Dhod MiNI 0/ CRIll CGlllilldlliniIad (ca.) .ItIrtdIInd IIokIro 258.84 2801.06 143.O'i 

254. BIndIUuIng UIIIIiIn PIajIcIIn Iavu 0/ UIIIIiIn CO!pOIIIIon 0/ IrdI IhIIId JIIrtdIIIId Ell! Sir9IbIun 130.82 07.04.05 13082 

255. Miq ~ to WS CInIrII COIIIIIdI UmIIId lor KInnI ClpeIICIII MiIing I'Iojact .IIIrIdwId ~ 1:M.84 3O.1G.08 132.21 

258. SIIIIa 0pnIII1otiIg ~ 10 co. hIIiIIand HlZIIIII;I SO.8 08.0801 SO.8 

257. SIyII D Prajeclin Iawu 0/ MIa. CInbII COIIIIIIdI IinIIId JIIddIInd ItIzIItb9 1112.32 17.07.08 1112.32 

258. IJrirnMI 0pIIICIII PIIIjIcI 0/ MIa. CInIrII CGIIIIIIds LknIIId ca. JIIIIIhInd HlwIIIgh 91.04 17.07.01 91.04 

259. P\nI 0pIrICIII1'IojecI of ca. J1IrtNnd ~ 52.97 08.08.08 52.87 

260. RajrIppI Opancast _ '-- 10 CCl .hrtdllnd HmIIbagh 510.82 15.0307 510.82 

261. Giddi C 0penwI MIning L.- 10 CCL JIaIIIhnI HIZI/ibIiI 237.3 01.01.08 23i.3 

262. AIVIda UndIIgnuId IotiIg t... III ca. .hrtdwld HID..,. 10.1 07.01.08 110.1 

263. Mking ~ 10 ca. AM OCP ..... JIIItIhn HlZaltblgh 16&.9 13.08.08 1811.9 

264. Tapa 0penCIII PIaject 01 MIl. ca. Jlarkhlnd HIZIIibIgh 77.3 30.07.08 77.3 

265. Miring t... 10 CInIrII CoIIIIIIdI LinIIId lor SWJara Opn:ul Mini'Ig JhIrtdwId Hala. 198.55 13.08.08 188.55 

266. Miing '-- 10 ca. RIIgIIa OCP MInes p. JIIIIdwId HazIIIbIgh 135.81 1108.08 135 .• 

267. MIning '-- III ca. far KiI PIaject JIIrtdIInd HazIItbagh 115 13.01.08 115 

266. Tapin NaI1h 0pencaII praject In favour 0/ CCL JhIrIchInd HIZIIIbIgII 55.69 21.01.05 55.69 

269. DIvIrsian 0/ 3.48 HI 0/ FDIIII I.MId lor SImIang CoIery JIIIItchInd PIkur 3.48 30.11.07 US 

270. MIrq t..M In Flo Pwm ,ColI MinII LiniIId JhIrtdwId Plkur 461.09 31.10.06 400 

271. Renewal to BdbIgda LirMItone Praject. BSMDC JIIJIIhInd RIndIi '.07 12.07.05 9.07 

272. MIning t.. 10 CIIIIIII CoIIIIds UmIIId (eeL) lor K.D. HIIIIang ColI MIlIa hIIiIIand RIndIi 28.95 14.09.08 28.115 

273. DivInion 0/ FOIlS! lind far MoIUdII UrInUn Mi*'D PIQjecIIn Mouza MaIUdII. .hIIIIIn SIrIIIIIiI to. 4U 14.11.01 44.1 

KIInhIri. 8IIIInMdII1gri II1II TIrIdh 

274. Mining LeaH lor Iron Ole in favour 01 MIl. UIha Martin InauIIrtII in GhIIIwn Forests JhlrtIIIInd Wesl SinghbIun 2H648 1'07.06 29.4648 

275. DNnon 01 FOfIII lind lor RnwII 0/ Mmg Laue in II1I*I 01 ~ II Kiri Buru. .IIIrtchInd Well Sin;IbIuII 24.23 11.04.05 24.33 

~ Iron 011 MiNI 0/ SAIL 

276. RenMI 0/ InIn & ...... 0. IotiIg .... 0/ DMa Vtf In AjiIaIUU 0/ West~ 46.62 HI 04 07 !5.57 

Sarlllda Forasl DMsion 

277. MInIng L..a 10 Tata ban IIId Steel Co. W. JIIrtdIIrId W8II~ 762.75 07.11.07 370.112 

278. Renewal 0/ Laue 3 0/ KiIIuu ~ Iron 011 MnIg I.IUa .. IIvour 01 INI. SAl JIwIdIMd West Sir9tbM 82 08.04.05 24.23 

---
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279. GhaIkuri Iran Ore Minis in favour of Ori... MangInea & IhIIII Pllvale Ll!liIId JhaItcIwId Well Singhblun 141.~7 21.10.08 141.147 

280. Kar~ Iron Mtnes in Favour 01 MIs. Mishrilal Jain & Sons Jhlrkhand West Sing1b/uII 49.195 27.07.07 49.195 

lBl. M'1Iling Lease No.2' in favour of Mis. SAIL for Kirburu Maphalburu Iron Ore Mine JhaI1IhInd West Singhblun 879.43 08.04.05 55.9 

282. Mining Lease lor Iron Ore of INs. AniI Klilwaf IIarkhand Will SIngItIun 8242 25.02.08 8242 

283. DIvenIon of FOIIII Land for Renewal of MIrWlg Lease for Iron and Manganese in Jharihand West SinghbMI 23233 14.11.08 23.233 
favour of MIs. Ramemr Jute Mills in Samda FcnsI DMsIon 

284. Renewtl of III No. 2150 In HE IIIodI. SIndur (A) for ExIrIdIon 01 Iron 018 In BeIary 36.S 21.11.08 38.S 
Flo Sri H.G. Rangana Gowda, HoIpeI.36.50 ItA 

285. DIvenIon of 5.67 HA· of FOIIII Land for _ of IftJn Crt In fIvour of Wary 5.67 08.05.0& 5.67 
Mis. GavI Sidde&wara EnIeIpriIas in IIeIIgot AF Wary T.... BeIIry DiIIricI. 

286. Renewal of ML No. 1894 for Iron Ore Miles In Flo MIa. RIrr91ad M1neraIa in WIlY 26.38 11.12.06 26.36 
RM Block. Sencilr T alui, Bellary Distt·24,2B HA. 

287. Diversion of FL of MI. No. 995 in favour of Ws. Myaora Minerals lid. Bangalore Wary 36.6 15.OS.06 33.6 
for Iron Ore Mines, Sandur 

288. Div8I8ion of 34.40 HA. of FL in Kalllhlft Y(T) for Extraction of Iran Ore in Kamataka Wary 34.4 17.09.07 34.4 
Flo Sri K.R. Kaviraj, Hospet. 

288. DivIIsion of FL In KaIIIhaIIy(V) of HoI!*(T) tor EIII'IcIian of Iran Ore in KImaIMa Wary 21.97 12.01.07 21.87 
lavour of MIs. H.N. PI8III KlJllar, BIola 21.97 HA. 

290. Diversion of FL In Jaisinghpur (V) of Sandur(T) for EIdrIcIIon of Iron Ora In Kamataka Salary 36.42 12.03.07 36.42 
lavour of INs. lakshmi Minerals, Hospel. 

291. Grant of Mining Leue In lavour of SIt. H.G. Ranganagowda, Hospet \0 an Kamalaka Ballry 23.75 07.12.06 23.75 
Ex1en1 of 23.75 HA. in Oharmapura Vdlage S.M. Block of Sandur Taluk, 
Bellary DisIricI. 

292. Diversion of 2B.0 HA. of Fl lor ML No. 2018 In Joga RF, HoIpeI Taluk In Flo Kamallka BeIary 28 25.06.06 15.1 
MIs. Gogga Gurushanlhllah & BROS. 

293. Mining Leue ApplIcation of Srt M. HIIUIIInIha RIo Kamallka BeIary 17.4 17.02.08 17.4 

294. Divtrsion of 19.83 HA. of Fl lor MinIng han Ore In III No. 111 In Flo Karnallka Salary 19.83 04.07.01 19.63 
MIs. Hind Traders. IIeIIIy in ViIIUpuIa, a.y RFIDI&tricl 

295. Diversion of 10 HA. of A. for MIning L_ at RamanamII8I Block. Dharmapura Wary 10 13.02.07 10 
VRIage. Sandur Taluk, Ballary Oistrict in favour of Sri V.N.K. Menon. 

296 Renewal of ML No. 887 for Iron Ore Mines in favour of Sri 1 Narayana Reddv Kamataka BaKary 11 15.OS.06 11 
In Tumb V~iage, Sandur Taluk 

297. For Eldrlction of Iron Ore in BeIagal RF in Flo Gavisiddeswara Enterprises Kamallka BeIIary 5.67 OS.OS.06 5.67 

298. Miling Lease In lavour 01 Shri N. Shalksab In VNlage Siddepur Kamalaka Belary 15 09.03.07 15 

299. DiYarIion of 30.00 HA. of AddftIonaI FL for Iron Ore Ml No. 2141 In AM Block KamaIIIca BeIIary 30 14.12.06 30 
of Yaswanlhanagar VIIage In favour of MIs. Kumaraswamy .... 181 Exports In 
Bellary OiSlncl 

300. Divers:on of 33.76 HA. of Forest Land for Ml No. 1672 in AM Block. Sandur (T). Kamataka BeIIary 33.76 12.1001 33.76 
B~1Iary lor Iron Ore MIning lIue in lavour of Sri Kanhliyalli Dudhena 
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301. . t.t. lor InIn OIl In Flo HiId TIIdIII. /JIIIIy ICIInIIIIII ...., 11.83 0l07.118 '1.83 
302. 0ivaIIi0n 01 Fl In Vrialagiri _ 01 SInU (T) lor EI\rIdIan 01 Iran KImIIIkI IIeIaIy 24.51 21.12.011 24.51 

Ole In flo MIs. I.IIrIhmi ...... 

303. IlNeIIiOn 01 FoNIIlInd In IavDur of MIs. NMDC ~ SnIIr lor Iran 011 ..... KImaIIIka IIeIIry 341.2 24.07.011 341.2 

304. RerIIWII 01 MinIng L-. No. 18211 (SIeIq 111 line F.e.) In N.E. B. Rqe, KImIIeIIa BIIIIy 58.725 08.03.07 •. 125 
ICIrIIIikoII. SInIU T"-!MIIian 01 forIIIUnd !Dr .... PIIPOII In 
tnour 01 Sri K. IIII/vnnda, Mining Lea Halder, HoIpII 

305. RtnIWII 01 Mining LMIe No 1852 10 MIl. SmcIII LinIIId KImIIIIIa WIly 378 '2.0l07 148.8 

306. 0iYIIIi0n 01 FOB Lend In favour 01 MIs. NIdIem IbrIII for Iran 011 MInIng In KIIIIIIIIra IIIIIIy 532 27.os.05 532 
DonomIIaI Block 

307. MiIing Lea to Smt. v. NIgMIma KIrnIIIIra IIIIIIy 101.17 10.G5.0II 50.47 

308. MinlngLal No 432Ai31 10 MIl. BIIrji .... & ...... (P) Linilld KIrMIIIIa IIeIIry 22M 111.05.011 2U8 

309. RenNI 01 Mining LeMI No. 2102 In KIIIhIIIwIIIge HoIpeI Ta. In favour KIIIIIIIIra IIeIIry 46 11.113.07 45 
01 INs. SM Nielli Iron MIne 

310. DivIrIion 01 Extraction 01 Iran 011 In N.E. IIIodc 01 SInU Rqe, Wary DiItIk:I - 56.5 04.07.011 51.5 
lor MInIng Lea In IavaIr 01 WI. AIwIIwInyn _ IIId CompIny 

311. RInIwII 01 _ L-. No. 1:1l1 In .. 01 WI. S.B ...... In N.E. Block, BIIIrJ 47.311 rtlHUI 47 .• 
SInIU TIktk 

312. Ex\rIction 01 Iron 011 MIrIng Under DorimIIII Reaerve FOIIII 01 SIndur Tiluk In Wary 134 11.12.011 134 
lavour 01 MIl. U. SrIrMIIu 

313. Mining Leae 10 TIIIgbhIIIIrI Minerals lid. KImIIIIrI 8IIIIy 53U3 10.G7.lW 1 •. 411 

314. Renewal 01 M.L No. 1801 01 WI. MinIIII SIIII (P) Linllld, HaIpII!Dr Iron KIInIIIIII IIeIIry 347.22 GI.OlO7 350.71 
Ore MiIIIIn VyunIkere VIIIgt 01 HoIpIt TIhIk 

315. DIversion 01 fOIII1 Lend (frQdng RoId) In VnWIIIy _ 01 SIndur BeIIry 137 12.12.06 137 
Taluk for ElIIIIctIon 0I1Ian 011 In IIMu 01 MIs. VIUIguddII .... (PI Ill. 

316. MInIng lIIIe to TIIIgbIWdII ..... lid. ICImIIIIrI IIeIIIIy .13 10.07.011 3U 

317. RtnIWII 01 umg lIIIe No-II79 10 MIs. Smora UnIIId lor MqnllIIId KImIIIka BIIIry 2817 14.03.07 , ... 
Iron 011 Miring 

318. DtveISion 01 2.051 HA. 01 FOIIII lind lor UI8 01 EldIIing Old AppraICh RollI in BIIIry 2.051 14.G5.a7 2.051 

Ul No. 82311E46 01 INs. TII1(IIbhadIa MiIIrIIS PrIvaIe Limited HaIpIIIn 
lIbbIluIdi Arta, sm. Taluk BeIIry DiIIItCI KImIIIka 

319. Diversion 01 5.65 HA. 01 Fl lor ExIIIction 01 Iran 011 in JambIIIIIRIy (VI BIIIry 5.85 07.11.07 5.65 

Haepal (T) N lavour 01 Sri H.P . ...,.... 

320. DMnion 01 39.70 He. 01 Fl In JaiIIngpura (YO 01 SIIIdur (T) lor &hdian BIIIry •• 7 11.03.011 •. 7 

01 Iron 0.. in 11VOII'. 01 WI. BIIIry ~ & "",. lid . ...., 

321. OivIr&;on 01 8.09 He. III FL for ExnI:IIon 01 Iran 011 , 4.00 He. lor IIeIIIy lUll 12.08.11 12.01 

ApprOICh RollI (TOIII 12.09 He.) in SuIIIbgIr M- N.E BIDe*. 
SanU (T) in Flo ShrI itA. KIvIrrj HaIpII. 
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322. DiverIion of 16.87 Ha. of foIwt land tor '&IIIcIIon of Iran 011 il RtIpICI 0/ KII!1IIIIca BIIeIy 15.87 13.10.06 15.97 
Ml no. 1323 in favour 0/ SI1 N. Manazoor AIvned, HoIpeI, BIlIary 0iabIct. 

323. Diversion 0/ 16.99 He. 0/ FL tor Purpose of Ml In SIddIpur M. s..u (T) tor KImIIIIca BtIIIy 18.88 20.11.07 16.98 
ExIIIc:Iion of Iron 018 in Flo Sri AI1nY& P. KadIm, BeIary DT. 

324. DIveIIion of 12.00 Ha. of FOI8It land lor ExIrIction 01 Iran 011 tor Rnwal 0/ KaII1IIIkI BtIIIy 11.5 18.02.07 11.5 
Ml. No. 670 il favour of N Ra1nalah In VIIIIIIpura (V) 

325. Diversion 0/ 2.52 He. 0/ FOI8&I t.ld lor Use 01 EJisIing Old Approach Road In KamaIaka !Wary 2.52 14.OS.07 2.52 
ML No. 131 of MIs. Balaji Mines & Minerals Private Liniled Ho&peI in NE Block. 
Sandur TIIuk, 8eIIIIy Dlllrict. Kamalalla 

326. 0Ive1lion of 20.23 HI. or FL lor Renewal of II. No. 988 lor ExIracIIon 0/ Iran BIlIary 20.23 20.11.07 20.23 
Ore .... kI KnIkoIII M In HE Block, SInU (T) kI Flo WI. VeeyIIII 
(P) lid. BtIIIy 01. 

327. ItiIg of Iran 011 In JaIIInghpur VIIIagI, 8InckIr TIUI In fIVOW of I<ImIIIka Wary 331.44 13.08.01 335.04 
MIs. RamgId IhrIII and UlnI'tg PrIvIII L.iniIId 

328. IlivIIIIon 01 US He. 01 FL for Ex1rIdIon 0/ I.JrneIIanI II KK KaVII RF 01 KanIIIIIIa ~ 4.25 21.05.08 4.25 
Hoaadwga Taluk In favour of C. Chandrueldlar, Chilradurga DT. 

328. Diversion of 24.50 He. 01 FOIIII Land lor Extraction of Iron OIl and MInanne In KamaIaka ChiIradurga 24.5 10.04.08 24.5 
lavour 01 MIs. Canal. MInenIls (P) LId. BIlIary in HOIIdurga Flange, 
Lakkihalira. Chttradurga 01. 

330. Diveraion 0/ 7.85 He. 01 FL for Renewal of ... No. 328A for EIIrdon 0/ Iran ChIIrIIbVI 7.85 13.09.07 7.85 
018 III laWIaIy SF. Hoaadurga In in Flo M. ChamIkaIhm Reddy, 
Chitradurga DT. 

331. Divnon 01 27.82 01 Fora! Land tor ExlI'ICtion 01 Iron Ore & Mqarllllil ChIlnidurgI 27.82 20.09.07 27.82 
HosaOOrga • In favour of MIs. cana,. MNraIs (P) lid. BIlIary. 
Chllradurga 1liItrIc:I. 

332. Diveraion of 22.!M Ha. 01 FL for Extraction 01 Iron 018 M .... In CIiIrIdurVI 22.84 27.05.08 22.!M 
SY No. 1 01 KudrWnIYe Kaval (V) 0/ Hoeadurga & ChIIIacIIqa 
DisIt. in lavour 01 Mis. Garudactvt Impel Pvt. LId. Bangalora. 

333. Mining L .... to Nt.. Mdlavatnarayw KamaIaka ChIIracbga 337.81 21.08.06 163.5 

334. Diversion 01 8.98 He. 01 Forest Land at SY. No. 1 01 KuchIIn<I KMI KamIIIkI CIIIIrIdIIvt '.96 30.11.07 8.96 
F. HomJrga RInge 01 ~ DMsion 0/ Mini1g lIue In favour 
01 Shri B.K Chandra Shekar Sin;.. 

335. Divellion of 3OHa. of Fcnst Land for Extraction 01 LinesIone kI 30 27.03.08 30 
SY. No. 85 & 86 of Kapplnayakanlhalll M. KudrakriM IIF. 
Hosadurga (T) in favour of MIs. MIdru CemenIa lid. MIIhod. 

336. ML (Manganes 018) In Flo Jayalalcshml Minerals in KudrIIIharM SF KaITllllU CNbIdurva 4.98 25.01.07 4.98 

337. ML (Muganes 018) in Flo Jayalakshmi Minerals in K~ SF Kalllllaka ChibaIiJrga 102 25.01.07 10.2 

338. Renewal 01 ML In LakKllaUy (V). Hoeadurga T aIuk for Extraction 01 KIIIIIIIka ChInIIbga 10 27.06.06 10 
Iron Ore III Flo MIs BaIaji Produce Co. 

339. Diversion 01 Forasl Land tor Mining at SY. No. 1 01 Kudreklnive ChitradII;a 74.88 22.10.08 74.86 
Kava! ViIage 01 Kudrekanlve Reserve FOIISI ~ HosUJrga Range 
in IIYOUI 01 Sri M. Srinivasalu (Iran Ore. Yelow Ocher. 
Lint Stone. Manganese 018 Mlrq) 
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340. . Dlvtfllion 01 FL lor RenIWII 01 MI. in Flo WI. SuggaIImma GucIdI Mining & Co. KImIIIka CItIIcMga 10.11 15.12.06 10.11 
BeIaIy far ExIrIctIon 01 lion Ore Oier In ArIa 01 10.11 HI. BeIIry DiIIt. 

:WI. DivtfIIion 01 0.48 HI 01 FL in FSY No. 81 01 DongII M In fIIPICI 01 Kallllllkl NorIh Kannada 0.49 21.01.08 0.'" 
Cuany LeaH fur Removal 01 Sand on GIngmIi River lied In Iavaur 
of Sri B.T. Nayak in Karwar Division 

:w2. Release of 0.50 HI of Flln F. SY No. 375 of AlA 01 AmdaIIi (V) in Karnataka North KndI 05 03.01.07 0.5 
Karwar (T) Karwar (T) In RIO Oueny I.eaIe lor Removal 01 lallrfle In 
Flo MIs AmmI I.inIs lid. Karwar 

343. Haldibari l/ndaIgroIrId Miring PIOject in Hudev Area by WI EaIIIm CoaIIieIds MaIIlya PradeIh Anocppur 120 17.10.06 120 
LinIt8d (SECL) In Hasd80 Area 

344. Renewal 01 Miring L.... by MIs. Padftc Minerals MacI1ya PradIIh BafaPI 20 11.03.08 20 

:ws. MIning l.eIu In Flo MIngIna Ore IrdI liniIed, IIhaMIi MInes Madhya PIIdIIh BllaPt 29 12.or.07 2~ 

346, ReneWlf 01 MlnganllllIIse In favour 01 MIs. ,,"P. Trivedi MIcIlya PIIdIIh Blllghal 2.452 10.04.06 2452 

:W7 Renewal 01 MInpnete l.eIu in favour 01 MangIneae Ore IncIa lid. MacI1ya PIIdIIh BIIIghat 4.734 22.03.06 4.374 

:we. MIIIgIMII Ore Mmg by MIS ...... Ore IncIa lid. (Sttapa\IM Mines) MICIIya PIIdIIh Ba\IghII 4.734 22.03.08 4.7:W 

:WS. RenewII 01 TiIodI MIne 01 Mangnae Ore India UmI1ed MICIIya PIIdIIh IIIaghIt 1150'73 26.12.07 51.17f4 

350. Renewal 01 MInng L_ far RajnIgIr ~ GrMd Coal Iti1g Project in MIdhyI PIIdIIh -- 502 10.01.08 502 
Anup Nagar in favour of CGM Hudeo RegIon of Sdl Eastem CoaIfIeIcI& 
UmIIad (SEeL) 

351. DiveIIIon 01 FOI8SI lind lor Renewal 01 MIning lAue for Mqanese Ore in MacI1ya PIIdIIh BIIaghaI 48.087 18.05.05 48.087 
Sltapatore t.Ws In Forast Compl/lmlnl No. 786 In favour of 
Mangwu Ore (India) UmiIed 

352. Urdhan Open Cast Mini 01 Wallem CoeIIiefdI f.irNled (well MIIIIyI PIIdIIh BIIIghat 78.0&9 12.07.08 78.089 

353. RtnewII 01 MIning L •• In Flo WCL. Pa\IIalcheda (Taws Mines) Mad1ya Pradesh BetuI 2.275 21.02.07 2.275 

354. ReneweJ 01 Surface RighI In Flo WCl in Pa1hIIcheda Region of Pf(·2 MInes MdIyI PrIdIIh IIeIuI 4.943 30.11.06 4.1143 

355. RIneweI of MIring Lea In F/o·MIL FIII1I Una MirwalI RIIoIrCIS, Bhopal Md1ya PIIdeIh ChIIarpur lH74 26.10.05 3.75 

356. Renewal 01 PyroIIiIa MIning in Flo MIs. KhajInho Mineral MIcIIrI PIIdIIh ChDJu 4.65 11.03.08 4.65 

357. Renewal of Grrie MIning lAue in favour of M.P. Slate Miring CoIporation MaItlya PIIdIIh Chatltpur 29.036 04.07.08 290:18 

Ltd (Fortune Stone Ltd) 

358. Prospecting 01 Bundar Minilg Laale In BoIWIM Range in favour 01 ~ Madhya Pradllh ChItarpur 2:129.75 05,07.08 0 

RIO TInIo Exporation Ltd. 

359. Renewal of ~ in Flo ~ MineIaf. Chalarpur ... Pradesh ChaIIr!u 5 06.0207 

360. Renewal 01 Mi1ing 01 WIISfem Coal FI8fds UmiIed MIdIya PIIdIIh CIIndwarI 68.104 1707.08 68.104 

381. Renewal 01 UndergtMd Coal Mining lIae 01 West8m ColI Fields UmiIId il NMgIGn Aru MdIya PrIdeIh ChildwIra 63282 17.07.08 63.282 

362. Renewal of Underground Coal Mining Leaae of WnIIm COIf FIefdI LiIIiIed il 8IrkIii Bfod( MId1ya PrIdIIh CMcInII 63.606 17.07.08 1\3.808 

363. Renewal of Mining Leue il favour of WCl. MdyI fIIIdeJII Chi1dwaII 10.712 IB.07.08 10.712 
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364. Pllhar MInIng by Shri RIjIndII Kumar TllIIrakar. 0Im0h .. VI . .IIrMI ,... PrIdIIh 0Im0h 2 a..03.08 2 

365. Sind MinIng by Shri ~ndra Kumar Dubey II VII. SewacIla MIcI1yI PIIdeIh DaIII 0.875 23.08.05 0.815 

366. Mi1Ing In Villages Kac:NIahaIa In FlO MP StIli Mining CO!pOIIIion ,... PIIdIIh ..... 37.7 0II.~07 37.7 

387. EICIrIdIon 01 MInor MNtII i1 favour of BaIajI MIIbIIe and ~ ~ PrIdah Kari • 22.05.07 

368. Mining leise to Mis. BlA IncUlrieI Under 0herImaIhal Coal PrGject MIcIIya Pradesh NIIIIingpur 193.889 06.12.06 193.889 

369. Renewal of Farlhi Palhar MinIng In favour of Shri SIrlar SIUda MIdhra PIIdeIh Sagar 26.11.07 

370. Renewal 01 FII'Ihi Pathar MIning in 18¥QU( 01 Shn 0ineIh Kalan! MIcI1yI PrIdah SlIgar 28.11.07 

371. Renewal of FIIIhI Pathar MIning in IIvour 01 Shri SIrlIr Katare MIcIIya Pradesh Sagar 26.11.07 

372. Farsi Palllar Mining Lease by Shrl KVS GopaI MIII1ya PTadesh SIgal 27.02.07 2 

373. Farsi Pathar MiniIg La... by SM Rameah A;nanI MIcIIya PrIIdeIh SIgal 2 18.07.07 2 

374. Renewal 01 KapiIdI\IIa UndergrMd Coal MInes In Flo Sed HadIo RegIon MIcIhra Prldelh ShIhcIaI U6 27.11.06 4.86 

375. Renewal of Cuany Lease 101 FIIIhI Stone MIIIIya PIIdIIh SIivpuri 830.73 19.07.05 217.063 

376. Topographic SuMy and MIlkIng of the BOII1dIry 01 Coale Block tor P"!*IIIon MIcI1yI PrIIdIIII SkIll 4482 20.09.06 0 
ot Mine Plln-MIIIan COlI IIIodc in 1Ivour· of HincIco InUIdII UIIIId. 

3n. Bina PrajecI in favour 01 MIs. Northam COIIIiIId lJIIitecI MIcI1yI PIIdIIh SkIll 378.t35 13.08.07 378.935 

378. Prospecting of T~ Survey of Coal by MdIya PradIIh SCale Mining MacIIya PTadesh SicIli 2786.68 12.06.06 0 
CorporatIon UII. 

379. MInIng L... to MIs. NCL (Oudhichua ProjIct) ,... Pradeeh SkIll 224 17.11.05 184.78 

380. 1IIodc-B, GorbI Project in Iayour of MIs. Northern CoeII'I8Ids UnIted Madhya Pradesh Sidhi "7 14.09.06 "7 

381. PrOlPldlng 01 Coal Miring In CompaJ\mInI No. 385-380 In CtNII1hII IIIodc in MIIIIya PrIIdIIII SkIll 1223.75 12.07.06 0 
favour 01 CMPOI SingIoIi 

382. Permission for Geological and H}drological Survey by MIs. Saaen Power LinIIad MIIIIya Pradesh SIcI1i 2.a.07 18.07.06 0 

383. Mining Laue to MIS GaIn Mine .. MnnIIhtra ChmIpur 4.63 011.11.05 4.63 

384. PfQPOSII lor ReneWlI 01 MINng Leua lor BaIIpur CoIIery·AppIicaIIon lor TWP MItIaJuhtII CllBndrapur 138.03 29.12.05 0 

385. Extraction 01 Du!gapur RayaWIII CooIary (UndergIOIIlCf) Coal MInes W.C.L Ltd. Maharashlra Chlndrapur 1172.74 11.08.06 462.43 

386. Renewal 01 Ourgapur Open Cast MIning Laue in favour 01 MIs. Westem eo.fiIIcII UmiIed Maharashlll Chlndrapur 136.54 19.09.06 136.5' 

387. 0uIgapur Open Cast MinIng by WCl. MahaIasNrI Chandrapur 8O.n 08.11.05 8O.n 

388. Grant 0/ Temporary Womng Parmi8slon lor One Yaar lor HInckIsIan ~ CollIery MnruhIII ChIndrapur 334.25 23.11.05 ".3 
UndeIgRIund in favour 01 WIIIem CoaIfiaId United 

389. Diversion 01 FortSI Land lor Coal Mining kly MIa. WIIIem CoII6eIds lid. In ChIIldrapur MnruhtJa Chlndrapll 21625 06.05.08 21625 
Area HinIiIIIhIn I..IIpeIh CollIery 

390. Temporary Wor',;ing PanniIIion lor MINkIIi CoIiery i1 FlVOII 01 WCl MIhIruhtrI ChIIldrapur 193.19 23.11.05 47.07 

391. Diversion of Zudpi FOIIII Land for Miling Iron Ole TrnmiIIIon l.i1e and AppIOIctI MIhIIuIlInI GaclchlroIl 374.9 23.03.07 374.9 
Road to WI. GadcNnIi ....... and IhrIIII UniIId (\.Ic¥II MIIIII and 
Enginaels UmIIed) 
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392. ExtractiOn 01 PotgaWlri IlDIamIIe Mining t.. In Flo MaharuIWII Miing Corpn MIhIIasIIira NIgpur 0.43 22.04.08 0.43 

393. Belgaon Underground Coal Mites Project in favour of Mis. St.aIIag Iron and Mahllrasthtra Napr 55.91 23.10.08 55.91 

Steel COn\pIny UrnIted 

394. Mining 01 FtIdapIr Ind 0uIIIz Mineral in IIVOur 01 WI. H.R JcIIIIIon (India) lid. UahIrIsIn SIIIbIcUV .ul 07.(15.07 4.98 

395. RanMI 01 MinIng Leal ~ WI. RIm Slane Co. MIhIruIIita Thana 1.08 13.04.08 1.08 

396. Renewal of Mining Lease by WI. Bombay Quenies Maharas1htra Thane 1.29 Il04.06 129 

397. RenewII of Mining '-- by MIs. SIkIndar EbraIim ShIIkh MlhalutNr8 Thane 1.03 lz.o5.05 1.03 

398. MInIng lila by Shrt ,.. DIll Kaabe MOlISllira ThIne 23.03.07 

399. Mnng t.e. by Shri N.G. ,...ni MihallSh,. ThIne 1.42 22.113.06 1.42 

400. Renewal 01 MiIIng Lea by Wa. MA PatIf. Mehlllsttm Thana 1.26 12.05.05 1.26 

401. Renewal of Mining Lea by Wa. H.M. SIIIha Mlhaluthtra ThIne 1.72 011.011.05 1.72 

402. RanewaI of Miring Lea by WI. Mengel SIngh & Co. MrNlIStlira ThIne 1.47 13.04.06 1.47 

403. MIning Lease by Shrl GH Ajwani Maharlsthlnl ThanI 1.42 22.03.08 U2 

404. EKtraction of Minot Minerfjs by WI. ShyamsIIIder Mallarasthlra Thana 1.005 29.08.06 1.005 

405. Renewal 01 Mining lilli In favIu 01 St1rI A.R.R. BaIuch Mlhlrlstldra Thane 0.8 14.11.08 0.8 

406. Rentwli of Minino leIIe by WI. Patel Quarries MllhlrlslNre Thana 1.185 11.04.0& 1.165 

407. RenewIII 01 Mining Lea by Ws. O.R. Mhobt Mlharaslhlr8 11II1II 1.08 08.08.06 1.08 

408. ExIIadlon of Minor MinIIIfs (StIIne) fIVOIIing ClDCO 
,...,....,. Th8nI 138.07 04.10.08 138.07 

409. RnwaI crt Miring leIIe In IMur 01 St1rI SIIIm GaIaor MahlllShra ThIne 0.52 12.10.07 0.46 

41O. ExIIIction 01 MlI1ng Leut In Flo IMI. MIhavMt' ConIINCtion Co. IAWIIItIdra ThIne OJtI 03.12.07 0.811 

411. Extrrodion 01 Mining luIe lor Milar MinaIIIs In Flo Mil. CheIIk StIrI8 Quarry MtIlallStlir8 Thane 0.895 03.12.07 OM 

412. Mining lHI8 by Shri VI( Sawall MailallS\hIr8 Thane 1.4 18.10.08 U 

413. Krill OCP in I.ingIIIj AlII 01 MQ.. MIIII/IShII Th8nI 2.307 13.08.05 U)7 

414- MInIng \.lase 10 MeL far JagInnalh EltIInIion OCP 0Ifaa • 51.086 08.11.05 58 .• 

415. Jagannath Eldension Opencast Project 01 MehInadI CoaIiIkfI LinI\Id 0riUI • 58.098 08.11.05 58.088 

416. Coal Mining In Vilage R~. NIndIchor n SimIIm In ChhIndipada T .... by 01IIII • 137.02 20.10.08 137.02 

MIS 0IIIsa MIning CoIporIIIon I.inIIId 

417. Mi'1Ing Leae to Tlra RIpI8adDIiaS 
01IIII Q8ak 811.5 27.0&.05 51.5 

418. IIIac:IIIIane Quany by MIa. JS CcnINdIon lid. 
01IIII CdIIdI lUi 13.08.0& ... ,. 

419. IlWeI1ion 01 FOtest Land lor EIIIbIIsIIIIn 01 JrngIIIId SI8eI PIn and CapIivt 01IIII .... 1235.225 1t1.08.Q11 1253225 

port by POSCO-Indil PJIvIIe I.iniIId (SIll! Miling) 
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420. Renewal 0/ Mining Lease 10 0aIIpaI ChIOIIIiII Mines 0/ MIl. FtmI 0IIasa JIipur .~ 07.02.08 64.354 
AIGye Co!ponIIiOn Umited (Facor) 

421. t.finIkI1g L.... to MIs. AoiMIh for ChromeIe MIning Oriua "., 30.251 1I.G5.lI6 14.836 

422. KarnaniI ChIOmite Mining lea8e to MIs. B.C. Md1anIy & Sons Pvt. lid. 0Iiasa Jaipur 101.85 28.03.08 87.44 

423. MiNng LIlli for MahagItt Chromitl MNe 0/ INa. Indian Charge Chrome LinI\ed (1CCl) Orissa JIIpur 83.91 llOS.OS 63.91 
in VIIJaoe Kafapani under SukInda T ehIiI 

424. DlvelSlon 01 35.285 Ha 01 Forest land for Chromitt Mining In MWgIri DPF In SukInda Orisu JIipur 35.285 10.10.06 35.285 
TehIif 0/ Cuttadl Forest DiYIion 

425 Quartz II'Id QuartzIte Mining by ShrI P .N. SIhu OrIlla JIlpur 3.112 05.04.05 3.087 

426. Milling I..eIae lor CIIromile MInIng in SuImgI Chrom~e Mines of OrIlla Mining OrIssa Jaipur 132.94 29.03.06 104.79 
Corporation (OMC) 

427. MRlg L.... lor Sarnalelwari OCP by MIl. MOnad! Coal FiefdI lid. (Mel. 0riIa hrugura 145.82 24.05.06 145.82 

428 Iron Ore MIning by Sml Indrani Patnaik In VIIage Unchabai Orilla K~ 35.275 03.05.07 35.275 

429 Bdta Iron Mines of S. PracIIan Orilla KeorflIr 18.347 03.01.06 18.347 

430. Joruri Iron & MN Mines of KaIi1ga MIning CoIp Orisaa K~ 6.006 02.05.05 6.008 

431. Dalphar Iron & MN. Mines 0/ Rahas Bihar DIs Oriua KaorfIar 5.7 15.10.07 5.7 

432. DIveISion of 2t.89 Ha Fomt land for MInIng of Iron and Mangnee Ora in NaIbag 0Ifaa KIorfIIr 26.89 19.09.06 26.89 
and KatupetllYitlage 01 Keonjhar DistrIct by 8M Tami PrIIIad MohRy 

433. InganfIaran lrun & MN Mines 01 S. PracIIIn Oriaa Keor1har 15.316 20.06.06 15.316 

434. Proposal for Temporary WorIdng Permllllon in favour of MIl. K.N. RIm & 0Iiasa Keorf1ar 67.lMNI 27.10.08 27.1 
Company Over Already Broken ~ Area 

435. Mining 01 iron Ora in JIIIage Jorurt, Jalahurt & KhandIbIncIII In favour of Keonjhar 120.442 19.03.06 47.214 
Mis. KaInga Mining CotporaIion WIthin the Mining Lease Ala 0/ 73.226 
He for 2nd Renewal of Mining Laue 

436. Diweraicln of Forest Land In SdIImaIh Reterva Forest In fMur 01 Dr. SaIajini KIonJw 85.55 28.011.07 85.55 
Pra<hn lor Iron and Manganese Ora MIring 

437. 0iYeIsi0n of Forest Land for Mining Lease In fa~ of WI. 0Ifaa Mnng KeorfIar 182.7011 14.01.08 96.783 
Corporation (OMC) I.inIfad in Respect of Roida C Iron II'Id MIngIneIe Mines 

438. MIning Leese 10 S. Pradha; for Kalapalbat Iron Ora Minis Orissa Keorflir 52.002 15.01.07 52.002 

439. fron 8'1d Manganese Ora Mining in Joda Eall'lron Mine and MIMora Manganese Orissa K" 567.087 21.011.07 45.465 
Mine of MIl. Tisco Ltd In KIonjhar FOIIIt DMaIon for 2nd RenIIIII 

440. Grant of Temporary WorIIi1g PermISSion (lWP) by WI. Orissa MINIg CoIporation K~ 253.229 16.07.08 253.229 
(OMC) lid. Over Already Broken up ArtI in DIiJna SakradIhi .... 

441. ReneIeI of Mining I.aIIe for KhIndbIrdt InIa & MIngIna ..... of Mis. TIICO Lini\ad Oriua ~ 653.15 011.08,06 453.15 

442. Mining l.8ue in favu III MIa. Kaypee EnIIIpriIeI for lhakurani InIn Ole Mines 0rtIII KIQIar '-'728 21.07.05 146.726 

443 Bameban Iron & Mangan. Ore Minllg by MIa. TI&co Ltd. 0risI8 KeonJlar 145.329 25.01.07 145.326 
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444. RenewtI 01 IltiIg ~ In VIIIge ...,.. Joda. 8npIni ......... n OI1lIa KIeIfIIr 503.878 10.08.07 C3U78 
BaIIIrIni RF in Ia¥OIJ' 01 WI. TiIco UmIIId 

445. 0ivriII 01 FoAISI Land it GInrhIw'dIIn IIIodc 'S. by OrIlla _ CorpcnIIon LinIIId OI1lIa KIoIfW 539.4041 17.01.07 232.4311 

446. RnwII 0/ MIning t... In T1rtnp1w MInIgInaIe MInes 01 We. TIaco LinIt8d Oriaa ~ sue 2U8.07 52.348 

447. AppicIIIon 01 TemporIIy WDddng PaiIIian (TWP) by Dr. SarajInI PIaIIIan In 0riuI ~ 85.317 25.07.01 1S.1M5 
BroUn up FOf8SI ArIa in BaiIn1I RF. In \heir BaItarani Iron Ore Mining L.eue 

448. TWP by Ws. C.R. Pattnaik In Io\urgIbIda MInIng Laaaa In ~ Forasl DMIIon (Iron Ore) Orilla KaorflIr 25.858 23.1».01 25.859 

449. Roida IIIIn Ole MilIa in IIMu' 0/ MIl. ...... InIIgrIIad SIIIII lid. In SkIIamaIh 0riaII KIoIfIIr ••• 1'.11.01 51.111 
R.arvtd ForI&t NIIr VIIagt Tanio 

450. Mining Ltue 10 DC JIlin 0riaII ~ 17." ltl1.05 11.4'" 

451. DivIrIiIIn 01 8.51 HA FGCIII Land lor MRiV 01 Iran Ore In I<lullllpMlIron Ore MinH OI1lIa ~ 8.51 OUUIB 1.61 

452. Iron Ore Mining in Naytgllfl Iron Ore MIla by ShrI K.C. PradIwI 0rIa&a KeorflIr 20.31 08.02.08 20.31 

453. Diversion 01 19.370 He 0/ FOIIII Land In ViIIgI DecPr. KuIum and MahIdebIns 0rIIsa KtorPr 18.37 06.10.oa 18,37 

01 BaIbII Tnsil in ~r DIIIIIc:1 for Iron Ore MIning by MIs. Adhunik MeIIIiIcs Ltd. 

454. Renewal of Mining Laaaa of PuIUipenI Iron Ore Mines In favour of MIs. Ganchmardhan 0rIIsa Ktor1har 16.2661 03.10.08 46.7* 

Sponge InciIIIMI PMII liIIIIId 

455. MI1fng Ltue to lIhInja MInIIIII lid. OI1lIa ~ 135.512 21.07.01 '35.532 

456 Mining Leese 10 Nlico OI1lIa KOIPIA 3.00 '''.02.oa 3.00 

457. JoIIIi MinIs of KMC (lIan) OI1lIa ~ 6.008 O2.OS.05 8.008 

458. MIning Laaaa In MIs. GhInIhyMI MIIhra & Sons (IRON) Orisaa ~ 518.77 13.G1.08 11 

459. MinIng Laaaa 10 MIs. LII Traders & Agencin Pvt. LimiIed (fRON) OI1lIa MayurtNr1 117 .... '''.06.07 70.57 

460. TWP In FlO BucIInja Iron & MIngnIe Ore Milaa for One Yaar OYer 8.13 Ha 0rIIsa Mayuftlhlnj 8.13 OS.II.08 8.13 

Alraady 8roIcen up ForeII AlIa 

461. Mining Laaaa for IJIIee ap.ICIII MIring PrajIcI in favour of MIl. MahInIdi SImbIIpur '74.9 01.06.06 174,9 

CoaIIieIdI LiDiIed 

462. Iron Ore Miring in VIIge PIIIIbedI of BonII SIiIdMsion by MIs. M.G. MohInty OI1lIa SIJIderprh 12.058 29.12.OS 12.058 

463. DivInIIon of 8244 HI 0/ DLC FOIIIII Land In VIfIIge Goru of BoInf T .... In 0rtIsa S\nIIIgIIII 8.244 03.1».07 8244 

SInIetVIfh DIsIricI for Iran & MIngInIII 

464. MinIng of Iron Ore by WI. FtegradI n Company In BonaIforaII DIviIian Ortaa S\IIdIIgIItI 39.31» '&.03.08 38.31» 

465. ProapdIg 01 Uranium Ore In Toda RF. 01 Bonai FOIIIf IliviIion 0Iaa S\J1d8IgIIh 0.000023 28.02.08 0.0000.23 

466. ProspacIiIg for Uranium Ore In T oda R.F. of BonaI Forest 0MakIn by AIomic Energy DIpt 0nII8 SInIIIgIIh 3.821 OS.08.08 3.121 

467. MinIng ...... 10 MIs. ".S MaIMy or ....... 0rIIA SIIIIIIIgI/II 23.581 ".12.05 23.511 ,. 

468. Iron 011 MinIng by WI. fUIgIa I Sons. 09lIl Ortaa ~ 10J IM.OS.OS lo.s 

469. MIning Laase 10 NaIIonII e.- (Iron) 
01IIII ~ 37.317 10.11.OS 37.317 
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470. Tll'llpoIIIy WOlktng PInniuIon In faYIU 01 MIl. M.G. MoIIIIIly lor PaIIbIdI 01IIII IknIIIph 18,425 12.01.01 10.381 
Iron and MIngIneIe MInas In Bonai FOIIII DIvIaion 

471. Mining lIMe to Jindal ~ L TO (IRON) 01IIII bdIIgIrII 80.505 01.01.01 80.505 

en. MinIng lIMe In Flo MIl. RII1gta Mines LinIIed (lion) 01IIII SIntIIpIh 53.55 11.03.01 53.55 

473. Mnng lIMe to NyrII MInIng & Tradng CampIny (P) lid. (lion) Orilla ~ 14U27 15.11.07 244.327 

474. R8Il8WII 01 Leaae for Mlhu Sukha Menganeee Ore MInaa in favour 01 Oriasa SInIergarh m 18.08.08 227 
MIs. AMTC Pvt. Umked 

475. AppIic:aIIan lor T 8IIIpOfIIY Working PtnniIIion (TWP) SubmiIIId bJ WI. 01IIII IiInIIIgIIh 807.318 04.08.01 82.385 
Mangnu and MInerals PrIvIIe Unllld lor ~ M..- Ore ..". 

476. Mk1ing lIMe 10 MIhnndI ColI FItIdI lid. OrIlla SInIIIgaJh 280 .• 08.08.07 27.89 

m. AppkIIIon tor TIIIlPOfIIY WorIq PennIIIIan (TWP) &bnIIIId bJ MIa. Orilla Orilla SinIIIVMt 51.478 24.l1li.08 4.516 
MIngIrIIII and MiIIIIIII Plivalt United tor 0rIIut MIngIneIe Ole .... 

478. Second RaneWII MinIng l.eaIe to Orilla Mini1g CorpoIIIian LknIIed In KlIIIIbr SiIIdIIgIIh 133.112 10.04.08 133.112 
Iron 0/1 MInIs Under BonII FoIItI ot.1Iion 

479. MinIng Leue In Flo MIl. Rungta Sons (P) I.inIIId (Iron) 0rIaaa SIrIdIIgIJh 81.586 111.08.06 52.742 

480. Mining 0/ Iron 011 by MIa. NatIonII EriIaIJftes In BonIi DIvIaion OI1lIa SIIIdIIgaItI 37.141 01.01.05 31.748 

461. DiYIIIIon 01 15.622 He 01 FOIISI lind lor PIIIbeda Iron IIId ...... 0riIa S\ntIrgIIh 15.122 04.04.08 16.822 
Mines 01 MIl. MG MohInIy 

462. Kusundti loiN & BuxIIe MIning of MIl. 80nIiIduIIJy Umilld. Slmdergarh OI1lIa SInIIIgaJh ··2.367 25.03.08 2.387 

463. Iron Ore Mining by PengUn Trading & Agencielin VIIageI Meta & Tantra OI1lIa SInIIIgaJh 45.585 22.05.06 45.585 
In Bonai TehIsIl (Iron Ore Mining) 

464. Coal MInIng In VIllage GInua Jamkhlnl, Mendra and JIIpIIMI Under HamgIf Orilla StnIeIgIrh 58.82 l1li.07.08 58.112 
lahul in favour of MIl. 8huSIn Power IIId Steal UmIed 

465. DIversion of FOI8SI Land lor KJST Ioines of Late S.N. Mohanty by his legal S\nIeIgarh 117.517 08.11.08 177.517 
heir Sri PIIbocIl MoIMy 

466. Diversion 0/ FOI8SI Land tor Iron and MInganeIe Ore MinIng by MIS Bonai &nIergIIh 83.237 24.11.08 85.237 
IndusIriII Company l.inIIed In Village NadbIira and RengdIeda 0/ Bona! 
TINai (lion IIId Mancan. MinIng) 

467. Div8IIion of FOI8II Land lor Iron Ore LtniIg in favour of MIl. GIeIarInI SInIeIgerh 84.146 26.08.08 84.146 
MohInIy in ViIIge RIikeIa of Bonai T ahasil 

466. App. RD RetaI 0utIe1 0/ IOC. lid. P\I1Ib ..... 0.001857 31.10.05 0.001857 

469. MIt 01 Masonary Slone In favour 0/ Devanand RajuIIwI MtII 1.1158 12.~07 1.858 

480. ProspectIng 01 Gold and AIIOCIIIId ..... NN 1hUri, TIhII CJIatoI RajuIIw1 IInwIIa 500 111.07.08 0 
in Fawur of Wi Metal Miing Irda PrivII8 

481, MIl. 01 GIIIIIe in favour 01 4I.hI RajaI\hIn a.m. 5.2353 111.04.06 5.2353 

482. Mini1g L.eue fir Lint Slone in ChImavIM Mines 10 M;C I..inIttd Rajasthan BInI 301.88 13.11.06 100 



1057 WnMrn,~ AGRAHAVANA 19. 1930 (S.k8) to 0utIMit:IM 1058 

2 3 4 5 6 7 

493. MIt 01 SIndItone In flVOUf of 5lM-8 ,..,.. Il4nI 5.5288 07.01.0' 5.5288 

494, Mtt 01 SInd Stone In favour 01 16 L H RIja&Ihan BundI 18.2096 07.06,06 18.2096 

495. Mining Lease for SoIpIIone and DoIomiII MIllIS 01 MI&. NIIwaya MInerals RajuIhan 
Industries Private Umlted 

DungaIpUl 49,3" Il01.06 49.m 

496 MIl. 01 FIourspar in lavour of R S M 0 C RIjIsIIIn JIIIcn 10.54 12.02.07 10.54 

497. MinIng Lease in lavour 01 MIngatam Cement Limited RIjIsIhan KOla 139 08.06.07 139 

498. MIl. for Sand Stone in favour of Smt. Amna Sal RIjasthan KOla 2.17 01.04.05 2.17 

499. Mining La-. to ModI ... ~ Sb 32.5 07.10.01 12.375 

500. Mining 01 Muonry Slone In Nlwai T ahII RIja&Ihan Tonk 1.0142 13.11.06 1.0142 

SOl. MIl. 01 Muonary SlOne In favour 01 8m1 DhIpu Devi RIjI8Ihan Tonk 0.88 05.04.05 0.68 

502. Renewal of Mining Lease No. 8184 in favour 01 MIs. MahMer Trilling Company Rljasthan Udaipur 30.24 28.06.OS 30.24 
lor Soap Stone Mining Near VifIIgI Band 

503, R ..... 01 Miring lIue No. 7184 In lawour 01 MIiIMIr Trading CompIrIy lor Rajasthan UdIipIr 34.22 28.01.05 34.22 
MinIng Near Village KI'8nd8I ki Pal 

504. MIl. of Soapstone in favour 01 Kantilal Shah RajaIhan I.IdaIpII 6.6 12.02.07 6.6 

50S. T emporlry Quarrying of SandISIOf18I9ouIdefs ., LactwntKallO Road (Shargu Phhu Chhu) SiIddm SIIddm (NoI1tI) 0.0464 21.03.07 0.0464 

506. Mining Lease in lavour 01 WI. Associal8d Cemenl CompenV l.iniIId (ACe) and Tamil Nadu Coimbaloll 66.658 02.06.05 1.479 
ConsIIUctIon 01 Approach Road 

507. Renewal Proposal lor OMtraion 01 2.59 HI. with an AddItional .... of o.n HI. 01 Tnt Nadu Dhannapuri 3.38 06.10.06 3.38 
Forest lor Mining 01 Black GIIIite in KathiriIppankoi in Bevanur RF by Tamin 

508. PrapouI for Quanying and ExcavaIing GIII'IiIe Dlmlnlional Stones In ViIvan TMII Nadu KanyllcllnlrI 3.8828 07.06.05 3.8128 
Code T aIuk Mancode VIIIQt 

509. DiYnon 01 1.206 HI. (1.14 Ha. lor MinIng Purpose & 0.066 HI lor Approach Road) T.mt NiOJ -- 1.208 16.08.08 1.208 
lor Miring 01 8auxItI by Mateo. 

510. DIversion 01 3.15 01 Forest Land in SF No. 188 01 SIIundu, Block U RE in Tn Nadu. NamIIdIai 3.15 18.08.06 3.15 

KoIi Hils, Namak1cal 0IvIsicnUsIIIcI by MaIco. 

511. Dlvel'lion 01 Forest Land lor Mining 01 Magn8III and 0IIIIIe In favour of INs. T Ifnil TIIIIII Nadu SIIem 86.34 14.07.08 116.34 

nadu M.- UmiIed 

512. Renewal Proposal lor Diversion 01 FL in Palamala RF, Vellblldu Bit lor Quarrying Tn Nadu SeIem 5.62 21.11.08 562 

Operatkln bv T amIn 

513. Renewal of LeIl88 lor 0Iw1'lion 01 Fl lor AdcIIionII AlII in PaIMIII /Ij Rf, EIkaradu TIITI~ Nadu SIIem 12.35 20.11.08 12.35 

BIt " in Favour 01 TImin lor QIarryiIvJ 01 IIIIIIII GfIIIiIe 

514 DNersIon of ForlSl land for ExpiorIIory DIllIng at RGOI8 in Scdlem FOII8I 0Msi0n T,.... TrIpunI (SOIMI) 1.33 04.02.08 1.33 

515. PropoeaI for Divnon 01 FOIWIt Ln lor ErpIoratfon of NIIInI ~i TrIpura TIIpIn (WIll) o. 28.02.01 0 .• 

at BAM·12 (BMSM) iI T ..... FOIIII DMIIon ,. 

516. DiverIIon 01 ForlSl Land lor Cc:rnrMIdII ~ 01 Nan! Gas TrIpura T rIpura (WeIll 0.808 28.Q2.08 o. 
Hydracatbon .t BAM f 21 (BMSS) & T,.1IIJ(JIIIIIaI 01 GallImIfI ~ In 
T ....... FOIISI~ 
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517. Propoul for Div8ISion 01 Fcnst lind tor EJpIoraUon 01 NaIUrll Gattydracarbon 
at BRM 21 (BRMA) In T""1111 ForIII DMIion 

518. Exploratory OIlIng. DSA & Wasle PK at Location RM (FROt 44) at Mouja veUuan:har 
in Sadar FOIIII 0ivIIIaII 

519. Exploratory Otting. DSA and Waste PIt al l.ocation Roau (FROt 41) II MoI4a GhiII 
Ani! In Sadar FOIlISI DIvision 

520. Exploratory Ming. DSA & Waste PIT al Location Roal at Mouja Rangapania in 
Sadar Foreal DMIion 

521, Krillhnllhlta Opencul PIOjed In flVOUr 01 Nor1hem CoIJ1IaIds LknIIed 

522. BInI Opancat CoaIIIId ExIII1Iion 

523. Renewal 01 Mining La... in tavour 01 Mia. HaJdwanj Slone Co. lIIIcuan 

Availability of Medicines at Subsidized Rate 

1593. SHRI RAMJI LAL SUMAN: 
SHRI ADHIR CHOWDHURY: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether the Government proposes to set up 
medical stores in the country for providing medicines at 
subsidized rates to the common man and make the 
healthcare system affordable; 

(b) if so, the details thereof; and 

(c) the time by which this scheme is likely to be 
introduced? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) No, Sir. 

(b) and (c) Does not arise. 

[English} 

IssuancelRenewal of Passports 

1594. SHRIHARIBHAU RATHOD: Will the Minister 
of EXTERNAL AFFAIRS be pleased to state: 

(a) the stipulated period for issue/renewal of passports 
as per the guidelines issued by the Govemment in this 
regard; 

3 4 5 8 7 

T~ TripIn (Weal) 0.809 28.02.08 0.809 

T~ra Trtpura (West) 0.91 04.11.08 0.91 

T~ra Trtpura (Well) 1.38 03.11.08 1.38 

T~ Trtpura (West) 4.43 03.11.08 4.43 

Ut1Ir PradeIh Agra 235. 08.07.06 235.99 

UllarPradelh SonebIIIdra 21.111 30.05.08 21.61 

UItar1InchaI NamiIII 8.9 26.08.07 B.8 

(b) whether the passports to the applicants are 
issued/renewed beyond the stipulated period by the 
Regional Passport Office (RPO); 

(c) if so, the reasons therefor; 

(d) the total number of applications received for issue 
and renewal of passports .eparately during the last three 
years and the current year, RPO wise and year-wise; 
and 

(e) the steps tak~n by the Govemment to the 
expedite issue/renewal of passports to the applicants? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI E. AHAMED): (a) Under 
normal category, time target for iasue of a fresh paaaport 
is 30 days subject to receipt of clear Police verification 
report and completion of all formalities. In re-issue cases, 
time target for Issue of paseport is 15 days from the 
date of application subject to completion of all formalities. 
Under the "T atkal scheme", passports are to be issued 
within 7 days or within 14 days depending upon the 
payment of prescribed fees and submission of documents 
required under the Tatkal scheme. The re-issue of 
passports under Tatkal scheme . is within 3 working days 
on payment of prescribed fee and submission of 
prescribed documents. 

(b) and (c) Yes. The reasons include delays in receipt 
of police verification reports (PVRs) and adverse or 
incomplete PVRs, incomplete information and/or 
incomplete documents fumlshed by the applicants. 
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(d) The requlstte Information I, being collected from 
Passport offices and H would be placed on the Table of 
the House. 

(e) The Govemment has taken several steps from 
time to time including 

(i) special drives to eliminate pendencies, 

(ii) expediting police verification process by 
coordinating with Police authorities, 

(iii) expanding the number of applicants who can 
get passports on the basis of post issuance 
police verification, 

(iv) renewal of passports without police verification " 
of those applicants who have clear police reports 
in respect of existing passports and nothing 
adverse against them in passport records, 

(v) issue of passports to senior citizens, Government 
servants and minors without police verification 
subject to completion of certain formalities, and . 

(vi) holding of Passport Adalats/camps at regular 
intervals by Passport offices to dispose of old 
passport cases expeditiously. 

In addition, the Government had entrusted the 
National Institute of Smart Government (NISG), 
Hyderabad, ~ith the task of undertaking a time-bound 
study on the passport issuance system, including its IT 
aspects with the object.ive to deliver passport related 
services to the citizens in a timely, transparent. more 
accessible and reliable manner. The Govemment accepted 
the NISG report as a result of which ·Passport Seva 
Project" has been launChed. 

The proposal is to have 77 Passport Seva Kendras 
all over the country where the non-sovereign functions, 
involved in the passport issuance process, suell as initial 
scrutiny of the application forms, acceptance of fee, 
scanning of the documents, taking photos, etc., will be 
performed by the ~elected Service provider. Thr' sensitive 
activities. such as police verification. printing and dispatch 
of passports, will be performed by the Government staff. 
The project is expected to result in the issue of passports 
within three days. and where police verification is reqUIred, 
within three days af1er completion of the verification 
process. The Project is expected to be implemented fully 
to cover the entire country by the beginning of 2010. 

state-ot .. rt Ho.'ta' for DIabetJc ,atten .. 
1595. SHRI M. APPAOURAI: WI" the Minister of 

HEALTH AND FAMILY' WELFARE be pleued to _te: 

(a) whether the diabetic patient get thalr medIcIn .. 
through indent in the CGHS dispenaariea; 

(b) if so, the details thereof; 

(c) the steps taken' by the Govemment In thle regard; 

(d) whether the Govemment propos .. to set up a 
state-of-artlmodel hospHal excluelvely for diabetic patients 
in the Delhi and other major citlee in the country in view 
of increasing cases of .ugar related elise .. ea In Delhi; 
and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) to (e) The Diabetic patients 
of CGHS beneficiary are provided medicines available in 
the CGHS dispensaries., Wherever medICine. are not 
available in the stores of the dispensary, the .. me are 
procured and supplied to the patients. The information 
related to the model hospitals is not monitored centrally 
as health is a state subject. 

Com mitt.. on Information, Communication and 
Entertatnment 

1596. SHRI BALASHOWRY VALLABHANENI: Will the 
Minister of INFORMATION AND BROADCASTING be 
pleased to state: 

(a) whether the Government has set up any 
Committee 011 Information, Communication and 
Entertainment; 

(b) it so. the details thereof Includlng Its composition 
and mandatelterms of reference; 

(C) whether the committee has submHted its report; 

(d) if so. the details ot the recommendations made 
by the committee; and 

(e) the action taken by the Government on the 
recommendations? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS AND MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND BROADCASTING 
(SHRI ANAND SHARMA): (a) Yes, Sir. 

(b) The Committee consists of the following members: 

Principal Secretary to the Prime Minister, 
Chairman. 

Member Secretary, Planning Commi88ion. 

Secretary, Information and Broadcasting. 

Secretary, Department of Telecommunications. 

Secretary, Department of Information Technology. 

Secretary, Department of Economic Affairs. 

Secretary, Department of Commerce. 

Media Advisor to the Prime Minister. 

The Committee also consists of the following experts:-

Shri Shekhar Kapur 

Shri Kiran Kamlk 

Shri Sashi Kumar 

Shri Ravi Vasudevan 

Shri Amit Khanna 

The Committee has been constituted to consider the 
following issues: 

To respond to a specific representation given 
by the Film and Television Producers Guild of 
India limited to the Prime Minister. 

To identify new opportunities in the areas of 
Information, Communication and Entertainment 
where the State needs to play a pro-active role. 

(c) Yes, Sir. 

(d) and (e) The Committee had constituted six sub-
groups. The reports of these sub-groups were collated 
as the draft report of the Commit1ee. Of the main 
recommendations regarding creating a global presence 
for strategic purpose, it was felt that no intervention is 
needed at present in view of the growth of the private 

sector. For promotion of animation and gaming sector 
under the Eleventh Five Year Plan. set1ing up of a 
National Centre of Excellence for Animation, Gaming and 
Special Effects has been included. 

Thus, action In respect of the Information 
Communication and Entertainment Committee and its draft 
report may be taken as completed. 

Goods by Road Transport 

1597. SHRI SHRIPAD YESSO NAIK: Will the Minister 
of SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) whether transportation of goods by road is recently 
increasing as compared to rail route; 

(b) if so, the details thereof; 

(c) the projection of transport of goods by road during 
the Eleventh Five Year Plan; and 

(d) the steps taken by the Govemment to augment 
the tr8ASportatlon of goods by road? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) Yes, Sir. 

(b) As per the latest available data the movement of 
goods/freight traffic by Road Transport has increased from 
6.0 Billion Tonne Kilometres during 1950-51 to 646 Billion 
Tonne Kilometres during the year 2004-05. As regards 
Railways the movement of goods has increased from 
37.6 Billion Tonne Kilometres in 1950-51 to 407.4 Billion 
Tonne Kilometres In 2004-05. 

(c) The projections made for the Eleventh Five Year 
Plan keeping in view the annual average growth rate of 
9 percent are as under:-

11th Five Year Plan Freight movement by Road In 
years Billion Tonne Kilometres 

2007-08 844 

2008·09 927 

2009·10 1019 

2010-11 1120 

2011·12 1231 
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(d) Increase in transportation of goods by road 
depends on the demand, Its competitive edge over other 
modes of transport, better road infrastructure etc. The 
Government has taken up an ambitious project for 
upgradation and development of National Highways under 
National Highways Development Project for smooth and 
steady movement of motor vehleles across the country. 
The Government has also notified the Carriage by Road 
Act, 2007 on 1.10.2007 to cater to the modern day 
requirement of transportation by road. 

Smuggling of Foree' Products 

1598. SHRI SUGRIB SINGH: 
SHRI NAND KUMAR SAl: 
SHRI KISHANBHAI V. PATEL: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the smuggling of forest products has 
increased in the country; 

(b) if so, the details thereof, State-wise including Uttar 
Pradesh and the reaction of the Government thereto; 

(c) the number of persons arrested for these activities 
and the action taken thereto during the last three years 
and the current year; and 

(d) the steps taken by the Govemment to check 
such activities in the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI S. REGUPATHy): 
(a) to (d) The Information is being collected and will be 
laid on the Table of the House. 

Environmental CI ..... nce to Tlpal Mukh Dam 

1599. DR. THOKCHOM MEINYA: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Government has given environment 
clearance to the proposed Tlpai Mukh Dam in Manipur; 

(b) if so, the details thereof; 

(c) If not, the reasons therefor; and 

(d) the time by which the same is likely to be 
accorded? 

THE MINISTER OF STATE IN THE MINISTRY OF 
MINISTRY OF ENVIRONMENT AND FORESTS (SHAI 
NAMO NARAIN MEENA): (a) Yee, Sir. 

(b) The Government clearance to Timpalmukh 
multtpurpoae project for generation of 1600 MW hydro 
power and controlling 40,500 ha m (hectare meter) flood 
water has been accorded on 24th October, 2008. 

(c) and (d) Do not arise. 

{TI1UISI6I1onJ 

Assistance tor Making Gangl! Pollution-Free 

1600. SHRi SANTOSH GANGWAR: WIU the PRIME 
MINISTER be pleued to state: 

(a) whether the Supreme Court has Issued notice to 
the Central Pollution Control Board to direct the State 
Govemment of Uttar Pradesh, Uttarakhand, Bihar and 
West Bengal to make Ganga pollution-free; 

(b) if so, the deteils thereof; 

(c) whether the Union Govemment proposes to give 
financial aid to these States for making Ganga pollutlon-
free; and 

(d) if so, the detaile thereof and if not, the reasons 
therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) and (b) The Supreme Court In WP (C) 
3727 of 1985 has issued notices on 7th Auguat 2008 to 
the respondents Including the Central PoHutlon Control 
Board (epCB), with ,espect to the Interlocutory 
Applications No. 380-381 filed by the amlcua curiae, for 
CPCB to int.ralla exercise Ita mandatory functions under 
the Water (Prevention & Control of PoUutlon) Act, 197'-
to direct the State PoHution Control Boarda of Uttarakhand, 
Uttar Pradeeh, Bihar, Jharkhand and West Bengal for 
prevention of pollution in Ganga. 

(c) and (d) For abatement of pollution in Ganga, 
Ganga ActIon Plan (GAP) Phase I was launched .. a 
centrally funded scheme in 1985. GAP Phase I w .. 
extended to GAP Phase II, which besides Ganga Includes 
plana for Its major trlbutarie& namely, Yamuna, Gomti, 
Damoder and Mahananda. Pollution abatement worka 
under the GAP at present are implemented on a coat 
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sharing basis between Centre and States through 
Implementing Agencies nominated by the States. 

GAP Phase I was declared completed in March, 2000 
at an expenditure of Rs. 452 crore with the completion 
of 260 pollution abatement schemes. Under the GAP 
Phase II, an expenditure of Rs. 373.58 crore has been 
incurred so far with the completion of 185 pollution 
abatement schemes for Ganga (main stem). 

The Jawaharlal Nehru Nationa- Urban Renewal 
Mission (JNNURM) is another Central programme in 
operation under the Union Ministry of Urban Dovelopment 
for supplementing the efforts of the State Governmentsl 
Urban Local Bodies for creation of urban infrastructure 
including sewerage and sewage treatment on a cost 
sharing basis in the identified towns including those 
located on the banks of Ganga. 

{English} 

Investment In Port Sector 

1601. SHRI BRAJA KISHORE TRIPATHY: Will the 
Minister of SHIPPING, ROAD TRANSPORT AND 
HIGHWAYS be pleased to state: 

(a) whether the Government proposes to introduce 
new and attractive scheme in order to attract investment 
In the Shipping and Ports sector; 

(b) if so, the details thereof; and 

(c) the details of investments made in these sectors 
during the last three years and the current year? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BAALU): (a) and (b) With 
the objective of facilitating private investment, improving 
service quality and promoting competitiveness, a National 
Maritime Development Programme (NMDP) has been 
formulated by the Department of Shipping. Under the 
programme, specific schemeslprojects have been identified 
with total investment of Rs. 100339 crores. Of the total 
investment, Rs. 55804 crores is for the Port sector and 
the balance is for the Shipping and Inland Water Transport 
Sectors. In the Major Ports, 276 projects covering the 
entire gamut of activities, namely, constructionlupgradation 
of berths, deepening of channels, raiVroad connectivity 
projects, equipment upgradationlmodernization sc~eme& 
and other related schemes for creation of back-up facilities 

have been identified to be taken up over a period from 
2004-05 to 2011-12. 

In the Shipping Sector, a total of 111 projects 
involving total investment of Rs. 44,535 crores over a 
period of 20 years have been identified for inclusion In 
the Programme. The activities in the Shipping Sector 
include tonnage acquisition, martime training, coastal 
shipping, aids to navigation, shipbuilding and building up 
of IWT infrastructure. With the implementation of projects 
under NMDP, the resulting upgradation and modernization 
of the port sector and Shipping Sector will enable 
benchmarking performance against global standards and 
will help in attracting investment in the Shipping and Ports 
sector. 

(c) In the Port Sector, out of 276 projects, 36 projects 
have already been completed with total cost of Rs. 
3930.45 crores, In addition, 2 projects at a cost of Rs. 
632.00 crores have been completed in the Shipping 
Sector. 

/Translation} 

Powers Transmitters 

1602. SHRI RAMO AS ATHAWALE: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Government has achieved the target 
fixed for setting up of High Power Transmitters (HPTs)/ 
Low Power Transmitters (LPTs)lVery Low Power 
Transmitters (VLPTs) including TV transmitters in the 
country conceived during the Tenth Five Year Plan; 

(b) if so, the details thereof along with target set and 
achieved during each year of the said Plan period 
including the current year, State-wise, location-wise; 

(c) whether the Government has fixed any target to 
set up the said new transmitters during the Eleventh Five 
Year Plan; 

(d) if so, the details thereof; State-wise, location-wise; 
and 

(e) the outlay proposed/allotted for the purpose and 
eflorts berng made by the Governments to achieve these 
targets and the time by which these transmmers are likely 
to be installed? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS AND MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND BROADCASTING 
(SHRI ANAND SHARMA): (a) and (b) A target for setting 
up of 160 Doordarshan Transmitters was fixed under the 
Tenth Five Year Plan. Out of thes., 131 transmitters had 

been set up during Tenth Plan and 22 Transmitters have 
been set up during 2007-08 & 2008-09 (till November, 
2008). State-wise details are given in the enclosed 
statement. 

(c) to (e) Proposals have not yet been finalized. 

Stat.ment 

StalaI\J. T. .01 
new 
trnmlllerl 

AIldaman and NicobIr Islands 18 

10 

2 

2 

Doon:IBrshan TfBf18milters set up as pIIl1 01 T8nth Plan 

3 

VLPT. Kllighat 

VLPT, 
SwaIIigrIm 

LPT. Kaldnada 
(DO News) 

LPT. NeIIoIe 
(DO News) 

VLPT, 
Madipardu 

HPT. 
Rajlmundry 
(DO NewI) 

HPT, ItInIgIr 
(DO NewI) 

LPT, 
MiryaIguda 

LPT, MIdgIM 

LPT, 
T WkondapaII 

VLPT, 
MInpIdU 

LPT, 
KoIlIpur 

LPT, SIbIII 

7 

LPT,CIt 
Nicobar 
(DO NewI) 

2007.Q8 

HPT. Port BtaJr 

HPT, POll Blair 
(DO tWa) 

VLPT. KadImtIII 

VLPT, Harlnagar 

VLPT. R.K. Puram 

VLPT, Long IsIInO 

HPT, Kok,.,., ("-) 

2008.09 
(II Nov .• 08) 

9 

VLPT, ~ 
(DONM) 

VLPT, 
Mayabundlr 
(DO Hews) 

VLPT. RIngII 
(DON.) 

VLPT. NancowIy 
(DO News) 
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2 3 .- 6 7 B 9 

8iIIar 6 lPT. GaY' LPT, BhabuI HPT,5nujill) 
(DO NnI) 

LPT, 
OBlbhanga 
(DO Nawsl VLPT, 
MuhIIdI 
VLPT, Mamaura 

Chhatll&garh 3 LPT, PIIldaria VLPT, 
DMhog 

~ 6 HPT, RallO! HPT, HPT. 
(DONN) VIdadIIi ~ 

LPT, JInngIr HPT. 
(DO Newt) Vadodara 

(DO News) 

LPT, 9ha¥lllgllr 
(DO News) 

Haryn 6 LPT, Hlaar LPT. HPT, Kamal 
(DO News) Fa.habad 

LPT, Kaithal HPT, Hissar 
HPT, Hlssar 
(DO News) 

Himachal Pradelh V\.PT, Chlrvaon HPT.KasaIj HPT, DIIaram&haIa 
(DO News) 

VLPT, JhaUr9r 
VLPT, Keja 

Jammu and KaslVnir 31 HPT, Naushera HPT. TMhwII HPT, TiIhwaI VLPT; Chaktoi 
(DO News) (DO KIIhI~ 
HPT,Semba VLPT, Chakroi 
HPT, Samba 
(00 News) 
LPT, Patan 
LPT, Patnilop 
VLPT, Amaa 
VLPT, Bani 
VLPT, Basgo 
VLPT, Basgo 
VLPT, Boniyar 
VLPT, Chanani 
VLPT. Char 
VLPT, Dungi 
Grati 
VLPT, GujaI'on 
Nagrola 
VLPT, Jajjar 
Kotll 
VLPT, LOll" 
VLPT, Mamgarn 
VLPT. Mohri 
VLPT. NagroIa 
VLPT, Nlmu 
VlPT, PIittIma 
VLPT, Sanasar 
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2 3 4 6 7 8 

VlPT, SucI1 
MIhIdeY 
VLPT, TIIIpIIli 
VlPT. ThIht 
VlPT, T1IeI 
YlPT, Till 
VLPT. y~ 

Jlartchend 2 LPT, Bokaro VLPT, RImgIItI 
(00 Newt) HI 

9 HPT, MyIcn HPT, AIIdv 
HPT. MyIoII VLPT, HuWI 
(00 NIwI) HippIrgI 
HPT,DhIrwId VLPT, Sti1gIri 
(DO Newt) 
LPT, BeIIIy 
(DO N1M) 
LPT, Devangn 
(00 N1M) 
VLPT, KUIIgi 

Kerala 4 LPT. Tridlur HPT, CIIiaIt 
(00 News) (00 News) 
VLPT, 
E/IIUpIIII 
VLPT, 
M\IIdIkIyIm 

6 
VLPT, AmInI VLPT.~ 
(DO NM) (OONM) 

VLPT. AgIIII VLPT. AndraI 
(OONM) (DO NIwI) 

VLPT. KIdmIt 
(DDNM) 

VLPT.~ 
(DONM) 

HPT,. HPT. CInII/pII 
MlII1ya PIIdeIh 2 

MIhIruhba 13 LPT. sqI HPT, JIIgIOn HPT. ArnbIAII 
(OONM) (DO HnI) 

LPT. Null LPT. BeIIIpu' LPT. ShiRl 
(00 Newt) 

LPT, MIIegIan VLPT. 
(DO NM) V.,.m 

LPT. DIUe 
(DO News) 

LPT, NnId 
(OONewl, 
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-2 5 8 7 8 • 
LPT, AkoIa 
(00 News) 

LPT, Amravati 
(DO News) 

LPT, Kolhapuc 
(DO News) 

Manlpur HPT, ImphaI 
(DO News) 

MeghIIaya 2 HPT, Shillong LPT, 
(DO News) ~ 

MizorIm HPT, Aizawl 
(00 News) 

Nagaiand HPT, Kohima 
(DO News) 

Orisp LPT, BIIIIIdI 

PII1!Ib HPT, 
BhaIInda 
(DO News) 

HPT, Almer HPT, BIrd LPT, HPT,_ 
(DO News) (DO News) Khajuwall 

LPT, Alwar 
(DO NewI) 

SIkkirn VlPT, HPJ, GIngIDk 
ZOIIIhang (DO News) 

TamM NIdu LPT, Tlrupattur HPT, Kodaikanal HPT, 
(DO News) (DO News) IIhIrnIpIIt 
LPT. EJOde VLPT, HPT, 
(DO News) Kanchlpuram TIIunIIveI 
LPT, Tlrunelvell VLPT, 
(CD News) T!II!\Jvannarnalai 
LPT, Madurai 
(DO News) 

TripIn LPT, 
AmbuIa 

UIIar PradIIh HPT, Ka/1IUr HH, Faizabad HPT, BniII¥ 
(00 Nfws) (00 News) 

Uttarakhand LPT, Bachh~r Vl~·T. D··:,,\I LPT, 
Handnr 
(00*-) 

VLPT. Dugeoda VU"T. F~ril 

VLPT. Manna 

West 8engII HPT, HPT, 
KhIragpII KuraeGIw.I 

(DO NIwa) 
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{English} 

Generation of Atomic "Energy 

1603. SHRI B. MAHT AB: 
SHRI CHENGARA SURENDRAN: 

Will the PRIME MINISTER be pleased 10 stale: 

(a) the details of I:le atomic energy plants in the 
country and the quantum of atomic energy generated 
from each of these plants duting the last three years 
and the current year; 

SI.No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

Unit-Location 

TAPS-1 Tarapur, Maharashtra 

TAPS-2 Tarapur, Maharashtra 

RAPS-l Rawatbhata, Rajasthan 

RAPS-2 Rawalbhata, Rajasthan 

MAPS-1 Kalpakkam, Tamilnadu 

MAPS-2 Kelpakkam, Tamiinadu 

NAPS-l Narora, Uttar Pradesh 

NAPS-2 Narora, Uttar Pradesh 

KAPS .. 1 Kakrapar, Gujarst 

KAPS-2 Kakrapar, Gujarat 

KGS-2 Kaiga,' I<arnataka 

RAPS-3 Rawatbhata, Rajaslhan 

KGS-l Kaiga, Karnataka 

RAPS-9 Rawalhhata, Rajasthan 

TAPS-4 TarapL.I, Maharashlra 

TAPS-3 Tarapur, Maharashtra 

KGS-3 Kaiga, l<arnataka 

Total 

Reactor 
Type 

BWR 

BWR 

PHWR 

PHWR 

PHWR 

PHWR 

PHWR 

PHWR 

PHWR 

PHWR 

PHWR 

PHWR 

PHWR 

PHWR 

PHWR 

PHWR 

PHWR 

(b) wnetner the Government hal made any 
perspective planning for augmentin~ the generation of 
atomic energy in the country; and 

(c) if so, the details thereof alongwilh the effol18 made 
by Ihe Government to make the country self-sufficient in 
this regard? 

THE MINISTER OF STATE IN THE PRIME 
MINISTER'S OFFICE AND MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBUC GRIEVANCES AND 
PENSIONS (SHRI PRITHVIRAJ CHAVAN): (a) The detalIa 
of the atomic energy plants in the country are 88 follows. 

Present 
Capacity (MWe) 

160 

160 

100 

200 

220 

220 

220 

220 

220 

220 

220 

220 

220 

220 

220 

220 

220 

4120 

Date of 
commencing 
commercial 
operation 

28-Oct-I969 

28-Oct-1969 

16-Dec-1973 

01-Apr-19B1 

27 -Jan-1984 

21-Mar-1986 

01.Jan-1991 

01.Jul-1992 

06-May-1993 

01-Sep-I995 

16-Mar-2000 

01.Jun-2000 

16-Nov-2000 

23-Dec-2000 

12-Sep-2005 

18-Aug-2006 

06-May-2007 
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The electricity generated through nuclear power 
plants during the last three years and the cun cnt year 
is given below:-

Station 2005-06 2006-01 2007-08 .2008·09 
Till Nov. 2008 

Generation in Million Units 

TAPS-1&2 1657 2603 2551 1632 

TAPS-3&4 2010 3898 4789 2551 

RAPS-2 1401 1202 321 0 

RAPS-3&4 3039 2466 2341 1603 

MAPS-1&2 1852 2622 1149 1033 

NAPS-1&2 2138 1024 674 598 

KAPS-1&2 2367 2446 2030 991 

KGS-1&2 2860 2541 2085 1543 

KGS-3 410 426 

Total 17324 18802 16956 10376 

BWR-Boiling Water Reactor PHWR-Pressurlsed Heavy Water 
Reactor 

TAPS-Tarapur Atomic Power Station 

RAPS-Rajasthan Atomic Power Station 

MAPS-Madras Atomic Power Station 

NAPS-Nerora Atomic Power Station 

KGS-Kalga Generating Station 

KAPS-Kakrapar Atomic Power Station 

(b) Yes, Sir. 

(c) With a view to utilize indigenous resources for 
nuclear power generation, a long term three stage 
programme is being implemented. The first stago has 
reached maturity. Fast Breeder Reactor of 500 MWe 
capacity of the second stage is under construction. 
Research and Development activities for the third stage 
have also been taken up. The present installed nuclear 
power capacity of 4120 r'l.We is expected to reach 7280 
MWe by the end 01 XI Plan with the proglessive 
completion of projects lInder construction. 

Adver.e Affect. of Pollutants 

1604. SHRI ADHIR CHOWDHURY: 
SHRI SUBASH SURESHCHANDRA 

DESHUKH: 

Will the PRIME MINISTER be pleased to state: 

(a) the adverse affects of various pollutants including 
oxides 01 Nitrogen in the environment on the health of 
human beings; 

(b) whether the Government has formulated any 
scheme to check the adverse affects of these pollutants; 

(c) if so, the details thereof; and 

(d) the time by which it is likely to be implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) Air pollutants including oxides of Nitrogen 
may have health Impacts depending upon the length of 
exposure, concentration of pollutants and other factors. 
However, there Is no conclusive data to establish co-
relationship between the air p011ution and the incidences 
of health ailments. 

(b) to (d) Various steps taken by the Govemment to 
control air pollution include the following: 

• Stricter emission norms for automobiles and 
supply of improved fuel quality by introduction 
of unleaded petrol and reduction of Benzene in 
the petrol. 

• Promotion of cleaner fuels like Compressed 
Natural Gas (CNG)/Uquefled Petroleum Gas 
(LPG). 

• Improvement in public transport system like 
introduction of Mass Rapid Transport System 
(MRTS). 

• Introduction of clean technologies in industries 
and mass awareness programmes. 

• Stricter emission norms for polluting industries. 

• Strengthening of air monitoring networks. 

• Implementation of action plans for the cntically 
polluted areas. 
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• Prescribing the .nvironmental safeguards and 
conditions for specified categories of 
developmental activities under Environment 
Impact Assessm.nt (EIA) Notification, 2006. 

Fund. for Sllriakli Protect Tiger 

1605. SHRI VIJAYENDRA PAL SINGH: Will the 
PRIME MINISTER be pleased to state: 

(a) the details of funding for the translocation of two 
tigers to Sariska; 

(ti) the number of agencies involved fund allocated 
and diebursed to the~; and 

(c) whether more number of tigers are being sent to 
Sariska Project Tiger in the near future? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI S. REGUPATHY): 
(a) An amount of Rs. 48.00 lakhs has been provided to 
the State so far, under the Centrally Sponsored Sch.me 
of Project Tiger, for tiger translocation to Sariska. 

(b) This is a collaborative initiative between the 
National Tiger Conservation Authority, Rajasthan Forest 
Department and the Wildlife Institute of India. 

(c) As per the recovery plan suggested by the wildlife 
. Institute of India, 3 more tigers are required to be 

translocated to Sariska Tiger Reserve. 

[Translation} 

Aatro Turf for Hock.y Player. by SAl 

1606. SHRI SANJAY DHOTRE: Will the Minister of 
YOUTH AFFAIRS AND SPORTS be pleased to state: 

(a) whether the Sports Authority of India (SAl) has 
granted approval for laying of twenty new astro turfs to 
provide better facilities to the young hockey olayers; 

(b) if so, the details thereof: and 

(c) if not, the raasellS therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
YOUTH AFFAIRS ANO SPORTS (DR. M.S. GILL): (a, to 
(c) Yes. Sir. At 9-centre::;, work of laying new Astro Turf 
has already commenced. For 11 more centres. Sports 

Authority of India has accorded 'In prlnclpar approval. 
Details are given in the enclosed statement. 

St.,.",.", 
The details of new Astro-turf being laid at8 88 under: 

1. SAl High Altitude Training C.ntr., Shlllaroo 
(H.P.) 

2. SAl STC. Kandivali. Mumbai (Meharashtra) 

3. SAl SAG, Medikeri (Kamataka) 

4. SAl SAG, Sundergarh (Orissa) 

5. SAl Northem Centre, Sonepat (Haryana) 

6. SAl NSNIS, Patiala (2 Nos.) (One N.w & other 
replacement) ~ 

7. SAl North Eastem Centre. Imphal (Manlpur) 

8. SAl STC, Thenzual (Mizoram) 

9. Guru Nanak Dev Univ .... Ity, Amrltsar (Punjab) 

10. Khalsa College, Jalandhar (Punjab) 

11. SAl STC, Kurukshetra (Haryana) 

12. SAl STe, Dehradun (Uttrakhand) 

13. SAl STe, Barielly (UP) 

14. SAl STe. Tikamgarh (MP) 

15. SAl STe, Rajanandgaon (Chhattlsgarh) 

16. SAl. Sub-Centre, hazaribagh (Jharkhand) 

17. SAl STC, Aurangabacl (Maharashtra) 

18. SAl STC. Hyderabad (Andhra Pradesh) 

19. SAl STC, Kokrajhar (Assam) 

/EngliSh} 

Drug Regulatory Syltem 

1607. DR. RAJESH MISHRA: 
SHRI SURENDRA PRAKASH GOYAL: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 
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(8) whether the Government has made any 
commitment to the Wortd Health Organisation (WHO) to 
strengthen the drug regulatory system by manufacturing 
of medicines in the country; 

(b) if 80, the details thereof; and 

(c) the action taken by the Govemment in pursuance 
thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) No, Sir. 

(b) and (c) Does not arise. 

Service. provided by DTH Operator. 

1608. SHRI KIRIP CHALlHA: Will the PRIME 
MINISTER be pleased to state: 

(a) whether any complaints have been received by 
the Government against the Direct-to-Home (DTH) 

Year Tata Sky Ltd. Dish TV 

2005 o 2 

2006 5 

2007 31 30 

2008 54 39 

Note MIs Sun Direct TV and MIs Reliance Big TV 
started their services in the year 2007 & 2008 respectively. 

(c) to (e) Telecom Regulatory Authority of India (TRAI) 
has issued regulation "The Direct to Home (DTH) 
Broadcasting Services (Standard of Quality of Service and 
Redressal of Grievances) Regulation, 2007" dated 
31.8.2007 which are effective from 1.12.2007. These 
reg,lIations have provided for establishment of call centers 
and appointment of Nodal Officers by DTH services 
providers for redressal for grievances of consumers. 
Complaints can also be filled with Authority directly. 
Authority has also provided for inspection and auditing of 
complaint redressal mechanism of DTH service providers 
and also intervention of authority in certain cases. TRAI 
has vide its order dated 30.7.2008 has directed all DTH 
Service providers to submit PMR (Perfonnance Monitoring 
Report) on quarterly basis to the authority. 

OperatoralProviders about the aervicea being provided by 
them; 

(b) H 80, the details thereof during each of the last 
three years and the current year, company-wise; 

(c) whether there is any mechanism to check the 
quality of services being provided by these operators! 
providers; 

(d) if so, the details thereof; and 

(e) the steps takenlbeing taken by the Government 
in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS AND MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND BROADCASTING 
(SHRI ANAND SHARMA): (a) Yes, Sir. 

(b) The Government does not maintain separate data 
of complaints received. However, the number of 
complaints received by Telecom Regulatory Authority of 
India (TRAI) during the current and the last three years, 
company wise is as under:-

Sun Direct TV Reliance Big TV 

o 
2 2 

RaU Over-Bridge. of NHe 

1609. SHRI ASADUDDIN OWAISI: Will the Minister 
of SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) the details of Rail Over-Bridges constructed! 
sanctioned to be constructed on the National Highways 
In the Tenth Plan, Location, State-wise; 

(b) the funds released and expenditure incurred in 
this regard; and 

(c) the time frame fixed for the construction of the 
bridges which are under construction? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) to (c) Presumably the Hon'ble 
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Member is referring to construction of Road Over-Bridges 
(ROBs) provided over railway tracks. The State-wise and 
location-wise details of ROBs awarded and c.onstructed 
on the National Highways during the Tenth PI~n period 
are given in the encl05ed statement I. The details of 
ROBs awarded during Tenth Plan period and under 
construction on the Nallonal Highways and lime frame 

fixed for their completion are given In the enclosed 
statement II. The funds are allocated atate-wiae for the 
development WON and no eeparate allocIItion ia made 
for ROBs. However under National Hlghwaya Development 
Project (NHDP), ROBa are constructed as part of the 
project for 416 laning of hlghwaya. 

Stlltement I 

Details 01 Rail Over-Bridge .. ~ Awarded and COns/fUCted during 10th Fillfl- Y.,.r Plan 

SI.No. Name of States H.No. 

2 3 

1. Andhra Pradesh 5. 

5 

5 

5 

5 

5 

5. 

5 

5 

5 

5 

5 

5 

5. 

5 

5 

5 

5 

NamelLocatton of ROB 

.. 
344+860 of Vjaywada-Viahakhpatnam Sectlon/754.399 of 
Chennai-Kolkatta Coridor of GO 

328+ 112 of Vijaywada-Vishakhapatnam Seclion/773.607 of 
Chennai-Kolkatta Coridor of GO 

Ch. 130.98 (Old) Ch. 572.224 (new) 

Ch. 148.707 (Old) Ch. 554.497 (New) 

Ch. 208.234 (Old) Ch. 494.97 (new) 

Near Doravarichalaram & Naidupet Stations 

Ch. 186.484 to Ch. 186.496 

Ch. 131.764 to Ch. 132.153 

Ch. 119.328 

Ch. 106.76 

Ch. 292.000 to 292.905 

Ch. 14.727 

Cli. 0.800 of Eluru Bypass 

Ch. 17.2 of Eluru Bypass 

eh 9/4 of Guntur Bypass 

Ch. 7/2 of Krishna Bridge appraoches 

Ch 152.48 

Ch. 166.574 

Ch. 178.795 
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2 3 4 

5 Ch. 202.79 

7 Km.464.570 

5 Ch. 239.251 

2. Bihar 31 Km.472 

57 Km. 251 

3. Gujarat 8 Km.41U28 

8 Km. 422.237 

8 Km. 430.672 

8 Km. 465.950 

8 Km. 411+128 

8· Km.422+237 

8 Km.430+672 

8 Km.485+950 

8 Km.394.70 

14 Km. 161.200 

15 Km.217.4OO 

8B Km. 1751386 

8A Km. 2081228 

4. Karnataka 4 Km. 501.475 

7 Km. 540 

7 Km. 550 

4 Km. 50+650 

4 Km. 56+200 

4 Km. 64+900 

4 Km. 321 (Chennai-Kolar-Sanglore section) 

5. KeraJa 17 Km 1961300 (Chorode) 

47 Chakai 
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6. 

8. 

9. 

10. 

11. 

12. 

13. 

Wfilttln AnsWflIS 

2 

Madhya Pradesh 

Maharashtra 

Orissa 

Punjab 

Rajasthan 

Tamil Nadu 

Uttar Pradesh 

West Bengal 

AGRAHAYANA 19, 1930 (&rota) 

3 4 

7 Km. 22912 to Km. 24316 (Rewa by-paul 

76 Km. 604 

7 

4 

4 

5 

22 

Km. 361/2 to Km. 37314 (Katni by-pus) 

Km~ 616.460 

Km. 613.460 

Km. 271.975 

Km. 32.08 (Derrabass) 

21 Km. 26.428 (Kuralll) 

79 

79 

79 

Km. 96+100 

Km. 121+000 

121 + 068 

76 Km. 119.469 

76 

7 

7 

Km. 119.469 

At Rly km 194111-12 near Salem in Sal8(Yl-Vriddhachalam section 

Km. 194.434 

7 Km. 1361400 

46 Km. 45.42 

46 Km. 47.913 

46 Km. 53.811 

46 Km. 75.62 

46 Km. 117.87 

46 Km. 33.859 

45 

2 

Km. 42.31 (new Change) Villupuram By-pus 

Km. 209.075 

2 Km. 188.749 

2 I' n. 199.810 

58 Km. 88 (Sakauti Tanda) 

31 Km. 528.63 

\ 
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Statement II 

~ OtHails of Rail OvtIr-BI'idgss AwsrdtH:I duting 10th Five- Yur Pl8n and Undtlr CQnstmction 

SI.No. Name of Statesl Nh.No. Name/Location Target date 
Union Territory of ROB of Completion 

2 3 4 5 

1. Andhra Pradesh 7 Km. 261.48 Sep. 2009 

7 Km. 300.6 Sep. 2009 

7 Km. 351.320 Sap. 2009 

7 Km. 373.380 Mar. 2009 

7 Km. 464.570 Jan, 2009 

7 Km. 471.660 Mar, 2009 

7 Km. 21.7 Mar, 2009 

7 Km. 50.75 Jan, 2009 

7 Km. 85.75 Jan, 2009 

7 Km. 196 Mar, 2009 

7 Km. 165.14 Nov, 2009 

7 Km. 158.4 Nov., 2009 

7 Km. 300.6 Sep., 2009 

7 Km. 397.02 Aug, 2009 

7 Km. 421.2 Aug, 2009 

214 Km. 19618 (Plthupuram) March, 2010 

2. Assam 53 Km. 17.17 (Silchar-Badarpur) Mar, 2009 

53 Km. 21.48 (Silchar-Badarpur) Mar, 2009 

31 Km. 1113.8 June, 2009 

31 Km. 1075.323 June, 2009 

31 Km. 1029 June, 2009 

31 Km. 1083.085 June. 2009 

54 Km. 122.75 Dec, 2009 

54 Km. 58.72 Dec, 2009 

37 Km. 0.727 June, 2009 
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2 3 4 5 

54 Km.298.98 June, 2009 

54 Km. 150.526 Dec, 2009 

54 Km. 169.617 Dec, 2009 

54 Km. 179.283 Dec, 2009 

54 Km. 185.73 Dec, 2009 

54 Km. 189.302 Dec, 2009 

54 Km. 150.592 Dec, 2009 

31C Km. 88.05 June, 2009 

31C K. 79.829 June, 2009 

37 Km. 240.11 Dec, 2009 

37 Km. 14.092 June, 2009 

3. Bihar 28 Km. 516.035 Nov, 2009 

57 Km.238.oo Mar, 2009 

57 Km. 223.782 June, 2008 

57 Km. 210.00 June, 2009 

57 Km. 61.954 Sept, 2009 

57 Km.83.84 Jan, 2010 

57 Km. 105.85 Jan, 2010 

28 Km. 451.927 Nov, 2009 

28 Km. 368.90 Mar, 2010 

4. Chhattisgarh 6 Km. 281.800 Jan, 2009 

6 Km.270 Jan, 2009 

6 Km. 262 Mar, 2009 

200 Km. 11414 Mar, 2009 

5. Gujarat B8 Km. 76.690 
Feb, 2009 

8A Km. 210.942 
March, 2009 

15 Km. 2B1.1oo 
June, 2009 

8A Km. 267.100 
June, 2009 

BA Km.272.4OO 
June. 2009 
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2 3 4 5 

8 Km. 152.640 July, 2009 

8 Km. 154.800 July, 2009 

8 Km. 123.100 July, 2009 

8 Km.205.9OO July, 2009 

8 Km.225.7oo July, 2009 

14 Km. 330.436 June, 2009 

14 Km. 282.978 June, 2009 

8 Km. 262.625 July, 2009 

6. Jammu and Kashmir 1A Km. 48.45 June, 2009 

1A Km. 72.507 June, 2009 

1A Km. 2.025 (Jammu bypass) Jan, 2009 

1A Km. 14.11 Jan, 2009 

7. Jharkhand 33 Km. 130 & 131 (Namkum) Oct. 2010 

75 Extn. Km. 117 (Chakradharrpur) Dec, 2011 

8. Kamataka 17 Km. 364.365 Mar, 2009 

7 Km. 241660 Nov, 2009 

7 Km. 508.129 Mar, 2009 

7 Km. 518 Mar, 2009 

7 Km. 524 Mar, 2009 

4 Km. 256+762 June, 2010 

4 Km. 311 June, 2010 

4 Km. 328 June, 2010 

9. Kerala 17 Km. 4371375 Edapally Mar, 2009 

47 Km. 209 Mar, 2011 

47 Km. 320.09 Jan, 2009 

10. MadhyaPractesh 3 Construction of ROB Maxi in Km. 537/2 Mar, 2010 

26 Km. 322.369 Dec, 2010 

7 Km. 606.00 (Seoni Bypass) June, 2010 
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2 3 4 5 

3.75 GwaJlor Bypaas joining NH·3 to NH· 75 Oct, 2010 
at Km. 1.279 

3.75 Gwalior Bypaas joing NH·3 to NH·75 Oct, 2010 
at Km. 7.792 

26 NH·26 (Sagar by pass Km. 203 proposed Nov, 2009 
chainage) 1-

11. Maharashtra 7 Km. 173.450 June, 2009 

6 Km. 399 (Fakuri) Mar, 2009 

7 Km. 22.865 to Km. 24.850 Mar, 2009 

7 Km. 37.417 Mar, 2009 

7 Km.76.39 Mar, 2009 

3 Km. 445.235 Apr.2009 

3 Km. 451.090 Apr, 2009 

3 Km. 458.978 Apr, 2009 

3 Km. 486.522 Apr, 2009 

3 Km. 265.000 Mar, 2009 

3 Km. 514.488 Apr, 2009 

3 Km. 494.767 Apr, 2009 

6 Akola Bypass Dec, 2010 

12. Orl88a 5 Km. 2~7.154 Mar, 2010 

13. Punjab 1A Km.29+756 Dec, 2009 

1A Km. 111+444 Dec, 2009 

1A Km. 115+910 Dec, 2009 

1A Km. 9+508.790 Dec, 2009 

1A Km. 16+870.52 Dec, 2009 

1 No. 40912 at Km. 408.510 Sep, 2009 

1 No. 41811 at Km. 415.208 Sep, 2009 

1 No. 452/1 at Km. 415.249 Sep, 2009 

No. 45611 at Km. 455.872 Sep, 2009 

21 Km. 41.65 June, 2010 

21 Km. 41.001 Aug, 2010 
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1 2 3 4 5 ----. 
14. Raj_han 76 Km. 6.382 of Chittorgarh Bypass Dec. 2008 

76 Km. 16.443 Feb, 2009 

11 Km.63.236 Mar, 2009 

11 Km. 177+788 Mar, 2009 

3 Km. 53.145 Sep, 2010 

76 Km. 0.406 Feb, 2009 

79.78 At Km. 23.420 (Bypass connecting Km. 159 Dec, 2008 
of NH·79 to Km. 213 0' NH·76) 

15. Tamil Nadu 7 Km. 1631360 Mar, 2009 

45 Km. 215.120 June, 2009 

46 Km. 4.515.120 (New Chainage) June, 2009 

46 Km. 318.614 May, 2009 

45 Km. 310.682 May, 2009 

45 Km. 165.283 May, 2009 

45 Km. 321.6, Km. 321.6 May, 2009 

45 Km. 156.021 Apr, 2009 

458 Km. 3087 (new chainage) Mar, 2009 

4.5 Km. 14.10·11 Mar, 2009 

47 Km. 23.150 Mar, 2009 

7 Km. 375.398 Jan, 2009 

7 Km. 394.786 Jan, 2009 

7 Km. 210.306 Mar, 2009 

7 Km.232.677 Mar, 2009 

7 Km. 221.035 Feb, 2009 

7 Ch. 0.290 (Madural bypass) Apr, 2009 

7 Km. 8.844 (Madurai bypass) Apr, 2009 

7 Km. 47.136 Apr, 2009 

7 Km. 142.676 May, 2009 

7 Km. 153.681 May, 2009 

7 Km. 169.977 May, 2009 
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2 3 4 5 

7 Km. 66.872 May, 2009 

47 Km. 1.604 June, 2009 

45·B Km. 1741100 Jan, 2010 

45-B Km. 259.655 Jan, 2011 

67 Km. 183.4 Dec, 2008 

67 Km. 129/183 June, 2009 

67 Km. 1351729 June, 2009 

47 Km. 20.538 Mar, 2009 

16. Tripura 44 Km. 10170 (Agartala·Churaibar) Mar, 2010 

17. Uttar Pradesh 2,3 Km. 34.048 Oct, 2010 

2,3 Km. 13.375 Oct, 2010 

2,3 Km. 034 Oct, 2010 

25 Km.96.4 Dec, 2009 

25 Km. 121.53 Dec, 2009 

25 Km. 218.989 Dec, 2009 

25 Km. 101.456 Dec, 2009 

2 Km. 219 Dec, 2009 

24 Km. 181 Aug, 2009 

28 Km. 20.45 Mar, 2009 

28 Km. 83.275 Mar, 2009 

28 Km. 1.25 June, 2009 

28 Km. 1.25 June, 2009 

28 Km. 1.975 June, 2009 

28C Km. 11.6 June, 2009 

58 Km.69.49 
Mar, 2011 

58 Km. 87.575 
Mar, 2011 

58 Km. 114.3 
Mar, 2011 

2 Km. 241 
Mar, 2009 

28 Km. 200.838 
Dec, 2009 
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2 3 4 5 

28 Km.244.200 Dec, 2009 

28 On byp8S1 Km. 25.893 Oct, 2009 

28 Km. 124.115 

28 Km. 133.585 

28 Km. 124.850 

18. West Bengal 41 Km.2.076 

41 Km. 13.056 

41 Km.29.5 

Revamping of Vector Borne 01 ...... Control 
Prog,.mme 

1610. SHRI CHANDRA BHUSHAN SINGH: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) whether the Government proposes to revamp 
Vector Borne Diseases Control Programme; 

(b) if so, the details thereof and the reasons therefor; 
and 

(c) the steps taken by the Government to focus on 
the areas which are susceptical to vector borne diseases? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) and (b) Yes, Sir. The National Vector 
Borrie Disease Control Programme (NVBDCP) is 
implemented for prevention and control of six vector bome 
diseases viz. malaria, filarial, Kala-Azar, Japanese 
Encephalitis, dengue and chikunguya. The reasons for 
paradigm shift in prevention & control of vector borne 
disease towards revamping the programme are as under: 

• Development of drug resistance in malarial 
parasites 

• Poor spray coverage In the inaccessible areas 
and non-acceptance of spray by community 

• AvailabiHty of newer diagnostic tools for quick 
detection 

Mar, 2009 

Mar, 2009 

Mar, 2009 

Sep, 2010 

Sap, 2010 

Sep, 2010 

• To achieve elimination target of Kala-Azar & 
Lymphatic filariasis 

• Sensitize the community to prevent 
mosqultogenic conditions In & around their 
houses 

• In the absence of any anti-viral medicine for 
viral diseases like Japanese Encephalitis, 
Dengue and Chikungunya, more attention is 
required on Behavior Change Communication 
(BCC) strategy for community. 

(c) The steps taken by the Government to focus on 
the areas which are susceptible to vector borne diseases 
are as under: 

Malaria 

• Use of Rapid diagnostic (RD) test kits and use 
of Artesunate Combination Thereapy (ACT) 
tablets in Choloroqulne Resistant areas have 
been upscaled 

• Focused Intervention in high prioritized districts 
and GIS mapping for stratification 

• Supply of Bednet for use in the programme has 
been upscaled. 

• Intensified supervision and monitoring of 
programme implementation especially spraying 

• Technical Human Resource such as Malaria 
Technical Supervisor, Lab Technican, MPWs 
(Male) provided on contractual basis to States 
and Accredited Social Health Activists (ASH As) 
have been Involved. 
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Ellmln.tlon of Lymphatic FII.rt .... 

• Annual Mass Drug Administration in filarial 
endemic di,trlcts implemented to interrupt 
transmission 

• Intensification of morbidity management for 
lymphoedema patient and hydrocele operation 
for patients suffering with hydrocele. 

• Intensification of BCC activities to sensitize 
community for acceptance of drug. 

.,. ExpanSion of new tools i.e. Rapid Diagnostic 
Kits antl oral drug Mlltefoslne to Increase the 
compliance of treatment due to quick diagnosis 

• Free diet to patient and one attendant and 
incentive to patient 0 As. 50/- per day towards 
loss of wages during treatment 

• Incef!tive to Kala-Azar activist for referring a case 
and ensuring complete treatment 

• Intensifying Kala-Azar case search through Kala-
Azar fortnights 

• Focussed interventions especially during indoor 
Aesldual Spray under supervision & monitoring 

• Introduction of patient Coding Scheme 

• Construction of pucca houses for poor people 
(Mushar Community) which are worst affected, 
in coilaboration with Ministry of Rural 
Development 

Japan... Encephalltl. (JE) 

Strengthening of Acute Encephalitis Syndrome (AES)I 
JE surveillance made through: 

• Emphasised strengthening of surveillance, 
sentinel laboratories for diagnosis of JE cases 
and treatment facilities at peripheral level by: 

• Establishing 60 sentinel sites for regular 
surveitlance. 

• 12 Apex Aeferral Laboratories for advanced 
diagnosis. 

• Standard Guidelines circulated for AES/JE 
surveillance 

• Vector Borne Diseases Control SurveHlance Unit 
set up at BAD Medical CoUege, Gorakhpur, Uttar 
Pradesh. 

• Sub office of Aegional office of Health & Family 
Welfare (AOH&FW), Lucknow is functioning at 
Gorakhpur. 

• National Institute of Virology (NIV) unit has been 
established in BAD Medical College, Gorakhpur. 
Funds for functioning of this unit are being 
released by Govemment of India through Indian 
Council of Medical Aesearch (ICMA). 

• Capacity building and intensive IEC campaign. 
Involvement of Medical College In JE control 
programme 

• Emphasis on Early case reporting and referral 
of cases 

• Vaccination with single dose live attenuated SA-
14-14-2 vaccine to children between 1-15 years 
of age continued under Universal Immunization 
Programme and in 2006, 11 districts in 4 States 
were covered. In 2007, 27 districts in 9 States 
were Covered and In 2008, 23 districts in 9 
States have been covered. 

DenguelChlkungunya 

• Strategic guidelines circulated for Implementation 
by the States. 

• Strengthening of sero-surveillance activities at 
regular intervals 

• Monitoring of vector population In vulnerable 
are88 

• Integration of Chlkungunya (which Is re-emerged 
after 30 years of quinces) In the National Vector 
Bome Disease Control Programme along with 
other vector bome diseases. 

• Intensification of IECIBCC activities by Involving 
PAis, Village Health & Sanitation Committee and 
Cluster of households for community awareness. 

• Capacity building for the medical officers for case 
management 

• Adequate supply of diagnostic kits at tho • " 
periphery 

• Strengthening of laboratory services at district 
hospital& 
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Setting up of Major Port at Andaman 
and Nlcobar Islands 

1611. SHRI NAVJOT SINGH SIDHU: Will the Minister 
of SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state to state:-

(a) whether the Government proposes to set up a 
major port at the Andaman and Nicobar Islands; 

(b) if so, the details thereof; 

(c) whether there is any proposal to create a separate 
Shipping Corporation for this Union Territory; and 

(d) if so, the details thereof? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BAALU): (a) and (b) No, 
Sir. 

(c) and (d) Do not arise. 

[Translation] 

Welfare Scheme. for Sport.person. 

1612. SHRI SUBHASH SURESH CHANDRA 
DESHMUKH: Will the Minister of YOUTH AFFAtRS AND 
SPORTS be pleased to state: 

(a) whether the Government proposes to formulate 
any scheme for the welfare of Indian sportspersons of 
National and Intemational level; 

(b) if so. the details of the welfare schemes 
formulated; and 

(c) the total amount spent during the last three years 
for the welfare schemes/programme ofsportspersons of 
National and International level? 

THE MINISTER OF STATE: OF THE MINISTRY OF 
YOUTH AFFAIRS AND SPORTS (DR. M.S. GILL): (a) to 
(c) The two schemes viz., Scheme of National Welfare 
Fund for Sportspersons and Scheme of Pension to 
Meritorious Sportspersons are alreac;iy in existence for 
providing financial assistance to sportspersons. 

Under the Scheme of . National Welfare Fund for 
Sportspersons. assistance is provided to outstanding 

sportspersons living in indigent circumstances, who had 
brought glory to the country in sports. Financial assistance 
is provided in the form of monthly pension and lump 
sum grant for medical treatment to the sports persons as 
well as their families. Assistance is also provided in cash 
or kind (sports equipments, kit etc.) to budding 
sportspersons, in their pursuit of achieving excellence in 
sports. 

The Govemment has recently enhanced the financial 
assistance to sportspersons, living under indigent 
circumstances, under the scheme of National Welfare 
Fund for Sportspersons, as per details given below: 

(i) Eligibility Ceiling for outstanding sportspersons 
in indigent circumstances revised from Rs. 
36,000 per annum to Rs. 2.00 lakh per annum. 

(ii) Assistance for fatal injury to sportspersons raised 
from As. 1.00 lakh to As. 6.00 lakh. 

(ill) Assistance for sustaining injury other than a fatal 
injury enhanced from Rs. 40,000 to Rs. 2.00 
lakh. 

(iv) Pension for permanently incapacitated 
outstanding sportsperson increased from Rs. 
2500 per month to Rs. 10,000 per month. 

(v) Pension in other c:aeea enhanced from Rs. 2,000 
per month to Rs. 8,000 per month. 

(vi) Assistance to families of indigent sportspersons 
increased from Rs. 40,000 to Rs. 2.00 lakh. 

(vii) Assistance for medical treatment increased from 
Rs. 40,000 to Rs. 2.00 lakh. 

(viii) Assistance to eminent coaches, referees and 
umpires enhanced from Rs. 20,000 to 
As. 50,000. 

Under the. Scheme of Pension to Meritorious 
Sportspersons, the sportspersons, who have attained the 
age of 30 years and have retired from active sports and 
who have won Gold, Silver or Bronze medals in Olympic 
Games, World Cup/world Championships, Asian Games, 
Commonwealth Games and Paralympic Games are given 
life pension through Life Insurance Corporation India. The 
rates of pension under the Scheme have been revised 
w.e.f. 01.07.2008, as per details given below:-
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(i) 

(ii) 

(iii) 

Medalists at the Olymic Games 

Gold medalists at the World 
Cups/World Champions in 
Olympics and Asian Games 
disciplines. 

Silver and Bronze medalltsts of 
the World Cups/World Championships 
in Olympics and Asian Games 
disciplines 

(iv) Gold medalists of the 
Asian/Commonwealth Games 

(v) Silver and Bronze medalists of 
Asian/Commonwealth Games 

(vi) Gold medalists of Paralympic 
Games 

(vii) Silver medalists of Paralympic 
Games . 

(viii) Bronze medalists of Paralympic 
Games 

AI present 30 sportspersons are getting pensions 
under the Scheme of national Welfare Fund and 476 
sportspersons are getting pension under the scheme of 
Pension to Meritorious Sportspersons. 

Payments of pension/financial assistance to the sports 
.persons under these Schemes are made through the 
funds maintained in the State Bank of Patiala, for which 
the Government makes contributions out of the budgetary 
allocations. 

(English} 

Setting up of Leprosy Treatment Un"s 

1613. SHRIMATI K. RANI: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) the details of the leprosy treatment units set up 
in the country including Tamil Nadu under the National 
Leprof:Y Eradication programme (NLEP) indicating the 
number of patients treated in each of these units; and 

Pre-revised 
rates 

Rs. 5000/-

Rs. 4000/-

Rs. 35001-

Rs. 35001· 

Rs. 30001· 

Rs. 25001· 

Rs. 20001-

Rs. 15001· 

Revised rates 

10000/- p.m. 

80001· p.m. 

70001- p.m. 

7000/- p.m. 

6OO01·p.m. 

50001· p.m. 

4OOOI-p.m. 

30001- p.m. 

(b) the names of Non-Govemmental Organlsatlofll 
(NGOs) involved in Implementing NLEP a10ngwith the 
funds released to each of them and the achievements of 
each of these NGO.? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) The units were dismantled 
after integration of leprosy eradication programme with 
general health system, from 2001-02 onwards In phased 
manners. At present treatment for leprosy is given In all 
PHCs. 

(b) Name of the NGOs a10ngwlth funds released to 
each of them is given In the enclosed statement (as per 
information available as on 8th December 2008). 

Achievements-NGO. undertake following proposed 
activities 

(i) Information education & communication regarding 
leprosy and NLEP. 

(ii) Preventicn of deformity and impairment of 
leprosy affected persons 

(iii) MDT distribution and follow up the treatment 
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Sm'.",.n' 

Li$t 01 the NGO$ flICtIiVtld funds under NLEP (a$ per information availsb/tl 8$ on 8th o.c. 2008) 

SI.No. Name 01 the V.O. 2003-04 2004-05 2005-06 2O()6.07 2007-08 2008-09 

2 3 4 5 6 7 8 

Aneth,. Prldtlh 

1. Leprosy Mission Hospital, 279330 

2. Gretanaltes, Guntur 663280 975000 8547500 854700 Amt Not Released 

3. PhIladelphia Leprosy HoIpIIII, Salur 56817 

4. GREV Al TES, Vlshakhapatnam 

5. Vlahwakaruna Sangam, Warrangal 387449 96863 

6. SURE, Adilabad 327280 335740 179480 358980 Ami Not R.leased 

7. SURE, Medak 97930 97930 97930 

B. LEO, Tuni 323600 50926 

9. LEO, Guntur Urban 275440 

10. Rural Activity Society 97,930 97930 

Sri Vasla Ruler Development 201260 Amt Nol Released 
Society, (SRDS) Puaapatirega, 
Vizianagaram Dill. 

11. GMLF, ChilakapaUi 411217 347428 357620 Ami Not Released 

Total 722596 424143 2205137 1748694 

Alum 

1. Sreemanta Sankar Mission. Nagaon 203920 26560 

Total 203920 26560 

JharIIhInd 

1. Swami Vivekanand medical Trust, 372640 27120 354780 
Jamshedpur 

2. Sharal Sewa Ashram Sangh (Rural Centre) 389730 97432 0 

3. Bharat Sewa Ashram Sangh (Urban Centre) 327360 76252 0 

4 Vanvasi Seva Kendra 5354B 0 

Total 717090 372640 254352 354760 

KImItIIca 

1. Shanta Jeeva Jyoti, Bangalore 172594 371827 455740 404200 

2. Betgaum Leprosy Hospital. BeIgaum 

Total 172594 371827 455740 404200 
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2 3 4 5 6 7 8 

KI_ 
1. Damian Instt. Jhrissur 305705 51. 468960 491690 

2. Poor Leprosy Hospital, ShataJly 388188 

3. Provincialate Sister's of Holy Cross Quilon 333S88 

4. Cochin Urban Lap. Cochi 401200 350007 35007 

5. St John Health, Piranppcode 375620 509151 491680 

Total 305705 2012888 1328118 1333387 

IIIIhIruhtrI 

1. Ahmednagar DIstrict Leprosy Relief 224623 523959 924842 247967 247987 (2006-07 
Association, Ahmednagar lind 1nItIII., 

2. Ashok Kala Ntketan Trust. PUne 288690 423762 573980 573980 286990 250554 (2CJ06.07 
lind !nll all) 

3. Ashwin Medical Foundation, Pune 29447 556480 331672 331672 183888 183888 (2006-07 
lind Intal) 

4. Dr. Babe Saheb Ambedkar MedIcal 201148 0 
Trust, Pune 

5. Richardson Leprosy Hospital. Miraj 

6. Gandhi Memorial, Wardha for 375620 374692 374882 1811ea 181168 
Sewagram 

7. Maharogi Sews Samiti, Wardha 13068 0 

8. Mahatma Gandhi Shiksha Sansthan, 609750 NR 
Guldhana 

9. Kushtrog Niwaran Samiti. Raigad 282631 238271 327500 327500 2S268O 252680 (2006-07 
lind InllaD) 

357833 (20Q5.06) 

10. Vadala Leprosy Control Unit, 326020 ~gar 

11. Gandhi MemoriII, Wardtla for Un.n 469120 413400 413400 264314 264314 

Total 1164479 3396110 2021244 2946086 1417007 1738404 

Oriaa 

1. Purl Urban Lep/oIy Projec:I. Puri 525487 269300 135000 I' 

2. Hoina, Rayagada 494200 370231 185000 

Total 1019707 639531 320000 
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2 3 4 5 6 7 8 

Uttar PndeIh 

1. Swargiya Lal Bhadur Shastri 149297 183010 988730 
Kushlha Rog Sewa Ashram, 
Azamgarh 

2. Purvanellal Sewa Sanathan, Dearia 331115 856707 796620 

3. Sanjay Gandhi Sewa Sanathan, Deoria 356040 242640 1337870 

4. Jawahar Lal Nehru Sawa Sansthan, 351560 657152 610480 

5. Trinity Association for Social Service 465900 

6. Nehru VuvaChetna kendra 

7. Mahila Avam Sal Kalyan Samiti 224248 

Total 1188012 1919511 4199600 224248 

WHI Bengal 

1. Bhalpara Leprosy Eracication ~53770 649342 499363 249682 499363 

2. Greater Calcutta Leprosy Treatment 191640 298667 263616 0 
& Health Education Scheme, 
Bahala Centre 

3. Graater Calcutta Leprosy Treatment & 372640 459364 153170 306321 
Health Education Scheme, Dhape Centre 

4. Greater Calcutta Leprosy Treatment 143708 320644 39508 125000 250000 
& Health Education Scheme, 
Khiddlrpora Centra 

5. Gandhi Memorial Laproay 596790 277822 783160 370110 
Foundation, Balrampur 

6. Garden Reach Community Health Programme 271800 59,512 789234 155907 311814 

7. Hind Kusht NiYaran Sangh (Paschirn Bangia 195129 515541 591458 552427 966730 
Shakha) 

8. Dum-Dum Lep. prog. Calcutta 377820 200190 200190 400380 

9. Gram"n Sarbatmak Karyan Kendra, 

Calcutta Unit 124743 107750 97333 

10. Jhargram Laprosy Project, Jlargram 21462 252171 242120 

11. TLM. Pramananda Memorial 
Lap. Calculta 
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2 3 

12. GMLF, Purulia 

Tolal 1199042 

Gularat 

1. Shram Mandir trust Slndhrot, Vadodlra 

2. Swavaamban trust Pakli, Ahmedabad 

3. Guj Rakpitt Nivaran Seva Sangh, 

4. Sahyog Kusht Yanga Trusl, 

Total 

HIVIAIDS Bill 

1614. ADV. SURESH KURUP: 
SHRI SURAVARAM SUDHAKAR REDDY: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether the Government proposes to bring bill 
on HIV/AIDS disease; 

(b) if so, the need for urgent introduction of HIVI 
AIDS Bill; 

(c) the reasons for the continuous delay in getting 
the bill passed; and 

(d) the details about the current status of the said 
bill? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) to (d) Yes, Sir. The Bill on 
HIV/AIDS is at present under process with the Ministry 
01 Law (Legislative Department). 

Research Work Undertaken In RRIUM 

1615. SHRI MITRASEN YADAV: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) the details of Research work undertaken in 
Regional Research Institute of Unani Medicine (RRIUM), 
Mumbai during the last three years, year-wise; 

(b) the funds allocated lor the said purpose; 

4 5 6 7 8 

117860 0 715440 

3231909 3841086 2048606 

206410 51507 

324560 28546 

114184 81141 

100000 352909 89524 

100000 

(c) whether the funds allocated for undertaking the 
research work have been misused as no research work 
has been done during the said period; ,. 

(d> if so, the reasons therefore; and 

(e> the action taken by the Govemment against the 
officers found guilty in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) The programmes aHoned to 
the Regional Research Institute of Unani Medicine 
(RRIUM), Mumbai during the last three years Include 
research programme, GOPD for common allmenta, mobile 
clinical research programme, including school health 
programme. Year-wise details are given in the enclosed 
statement. 

(b) The details of fund allocated to the RRIUM, 
Mumbai is indicated below 

2006-07 

2007-08 

2008-09 

Non Plan 

2350 

2850 

3650 

(Rs. in thousand) 

Plan 

7630 

8530 

9175 

(c) No such misuse has been reported. 

(d) Not applicable. 

(e> Not applicable. 
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Stlltement 

Regional RlI8tN1tr:h InslituftJ of Unani MtKiicine, Mumbai 

Pmgrammtls conducted in RRIUAI, Mumbai duling the ptlliod 
from 2005-06, 2006-07, 2007-08. 

to 0tMsH0ns 1120 

R.March Programme 

Years 

2005-06 

2006-07 

2007-08 

Gener,1 OPO 

Years 

2005-06 

2006·07 

2007-08 

Total 

School Health 

Years 

2005-06 

2006-07 

2007-08 

Total 

Title of the work 

Survey of literature on Alzheimer's disease from Unani from classics and their compilation. 

Survey of literature on HIV/AIDS from Unani classics and their compilation. 

Comparative trial of two coded Unani formulations in viral conjunctivitis. Study completed on 
100 cases 

No. of new cases No. of old cases 
registered checked 

3091 

3327 

2961 

9379 

Check up programme: 

Name of the School 

(a) Anjuman-e-Islam Sattar High 
School, Mumbai. 

6049 

6962 

6162 

19173 

(b) Jane Mohd. Qasim Commerce 
High School, Mumbai. 

(a) Abdussattar High 
School, Mumbai 

(b) Jan-e Mohd. 
School 

Ahmed Sailor Secondary School, 
Nagpada, Mumbal 

No. of 
Students 

covered in 
the school 

750 

725 

506 

1981 

No. of patients No. of working days 
treated 

9140 300 

10289 286 

9123 284 

28552 870 

No. of No. of students No. of visits 
students treated made 
checked 

330 139 09 

670 550 29 

154 154 09 

1154 843 47 



1121 Wnt'tlM Answrs AGRAHAYANA 19, 1930 (Sska) to au.Ibn$ 1 '122 

Mobile programme 

Years Name of the spot No. of new cases No. of old No. of patients No. of vialta 
cues cases treated made 

registered checked 

2005-06 Govandi (East) Mumbai 2135 1316 3451 43 
2006-07 Govandi (East) Mumbai 1375 1206 2581 47 

2007-08 Govandi (East) Mumbai 1535 2043 3578 52 

Total 

Morbidity • Mortality Survey programme 

Year Name of 
the Spot 
Urbani 

Slum Area 

Total 
population 

No. of household No. of household No. of visits made 

1st AprIl 
2005 to 31st 
March 2008 

Slum 
Area 
Lotus 

Colony, 
Govandl. 
Mumbai 
400043 
(M.S.) 

4017 

Participation In Pul.. Polio programme 

Year No. of visits Total no children 
covered 

2005-06 07 3723 

2006-07 06 2744 

2007-08 10 3807 

Total 23 10274 

{Translation} 

SIgnIng of MOU with the American Association 
of PhysIcians 

1616. SHRI DANVE RAOSAHEB PATIL: Will the 
Minister of OVERSEAS INDIAN AFFAIRS be pleased to 
state: 

(a) whether any Memorandum of Understanding 
(MOU) has been signed with the American AssocIation 

covered 

652 637 81 

of Physicians of Indian Origin in the health sector for 
treatment of various di8 ..... ; 

(b) if 10. the detalla thereof; 

(c) whether the Govemment propose. to set up 
Welfare Centre. In the country through the Non-Resident 
Indians; 

(d) If 80. the details thereof; and 

(e) if not. the details of the problems being faced in 
setting up of the said centres? 

THE MINISTER OF OVERSEAS INDIAN AFFAIRS 
AND MINISTER OF PARLIAMENTARY AFFAIRS (SHRI 
VAYALAR RAVI): (a) and (b) The Minletry of Overseas 
Indian Affairs signed a Memorandum of Understanding 
(MeU) with the American Aasoclatlon of Physlcans of 
Indian Origin (AAP) to Itrengthen the public-private 
partnership mode of aociai sector development and lead 
0V8f8888 Indian resources Into soctaI sectors In India to 
provide for better rural health-care. 
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The objective is to share the knowledge and expertise 
of Overseas Indians. Innovative health care delivery 
system are being introduced through two pilot projects in 
Andhra Pradesh and Bihar that can then constitute models 
for replication in other States. The Projects are under 
implementation in both the States. 

(c) and (d) No, Sir. 

(e) Does not arise. 

Grant of Land etc. to Apollo Hoapltal 

1617. SHRI HARISINH CHAVDA: 
SHRI TUKARAM GANPAT RAO RENGE 

PATIL: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether land and other facilities have been 
granted at concessional rates to Apollo (Indraprastha) 
Hospital: 

(b) if so, the details thereof: 

(c) whether the Govemment has received complaints 
that Apollo Hospital does not comply with the directions 
issued from time to time by the Govemment; 

(d) the reaction of the Govemment thereto; and 

(e) the details of action taken In this regard by the 
Govemment? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) to (e) Health being a state 
subject, it is for the concemed State Govemment to 
formulate guidelines for the allotment of lands to private 
hospitals such as Apollo (Indraprastha) Hospital. Such 
information is not maintained centrally. 

[English} 

New C08I-Dlatrlbutlon Policy 

1618. SHRI CHANDRAKANT KHAIRE: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Govemment has announced a new 
coal-distribution policy; 

. (b) if so, the salient features of the policy; 

(c) the benefits that are likely to accrue as a result 
thereof; and 

(d) the details of the repercussions of the new policy 
on other sectors? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (SHRI SANTOSH BAGRODIA): (a) and (b) Yes. 
Sir. The New Coal Distribution Policy wu announced by 
the Govemment on 18th October, 2007. The salient 
features of the new policy are given below: 

(i) The existing classification of consumers into Core 
& Non-core has been reviewed and it has now 
been decided to dispense with the same. 
instead, each sector/consumers would be treated 
on merit keeping in view, inter-alia, the regulatory 
provisions applicable thereto and other relevant 
factors. 

(Ii) Requirements of defence sector and Railways 
will be met in full at notified price, as at present. 

(iii) Whiie 100% of the quantity as per the normative 
requirement of the Power Utilities including 
Independent Power producers (IPPs)/Captive 
Power Plants (CPPs) and Fertilizer Sector 
consumers would be considered for supply of 
coal, through Fuel Supply Agreement (FSA) by 
Coal India Limited (Cll), 75% of the quantity as 
per the normative requirement of the Other 
consumers/actual users would be considered for 
supply of coal through FSA at fixed prices to 
be declared/notified by CIL. 

(Iv) Enhancement of present cap of 500 tonnes per 
annum to 4200 tonnes per annum for the small 
& medium sector consumers. The earmartced 
quantity would be distributed through state 
government agencies, central government 
agencies or industry associations as notified by 
the State Govemments. The quantity earmartced 
for distribution to these agencies would also be 
increased to 8 million tonnes annually, to start 
with. 

(v) The linkage system will be replaced with a more 
transparent bilateral commercial arrangement of 
enforceable Fuel Supply Agreement FSAs. 
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(vi) The Letter of Asaurance (LoA) to be issued to 
new consumers now pursuant to the new policy 
will have a validity of 24 months for consumersl 
applicants of Power Utilities, CPPs & IPPs and 
12 months for other consumers instead of 30 
months as earlier. The allottee of LoA would be 
required to fulfill certain stipulated conditions and 
meet the milestones within this period and there 
upon approach coal companies for entering into 
FSA. 

(vii) E-auction scheme for distribution of coal to 
introduced to provide access to such consumers, 
who are unable to source coal through available 
institutional mechanisms. 

(viii) Cll would undertake verification of such 
consumers of erstwhile non-core sector 
consumers, in a time bound manner, either 
directly or through an agency, so as to check 
the veracity of their claim of being bonafide 
consumers of coal and thereafter act accordingly. 

(c) and (d) The policy aims at providing assured 
quantity of coal to all segments of consumers on a 
sustained basis at pre determined price. The concept of 
core and non-core sector was done away with and each 
sector/consumers would be treated on merit keeping in 
view, inter alia, the regulatory provisions applicable thereto 
and other relevant factors. The policy also envisaged that 
coal would be supplied to all consumers through 
commercially enforceable Fuel Supply Agreements (FSAs). 
The New Coal Distribution Policy has been by and large 
welcomed by consumers 88 may be seen from the fact 
that out of 1188 I.!nits. 1110 units have already signed 

Fuel Supply Agreements and are drawing coal through 
FSA. 

Incident. of Cruelty to Animal. 

1619. SHRI K.C. PAlLANI SHAMY: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Incidents of cruelty to animals 
reported from various paris of the country are Incr ...... g 
over the years; 

(b) if so, the number of cases r.ported during the 
last three years and the current year, State-wi .. , year-
wise; and 

(c) the steps tak.n by the Govemment to check the 
recurrence of such incidents? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) to (c) Th. Prevention of Cruelty to Animals 
(PCA) Act, 1960 was enacted by the Central Govemment 
to prevent inflication of unnecessary pain or suffering on 
animals. Prevention of cruelty falls in the Conc::urrent List 
of the Constitution and hence the approprlat. law 
enforcement machinery are the State Governments/Local 
Authorities. Animal Welfare Board of India (AWBI), the 
ataMory body under the Ministry of Environment & Foreeta 
addresses all the State Governments to enforce the 
provisions regarding cruelties to animals and to book the 
off.ndde,. suitably. The cases as reported. by State 
Govemments/Unlon territories during the lut three year. 
and answered in Lok Sabha Unstarred Question No. 577 
on 21.11.2007 are given in the enclosed stalement. 

St.tement 

Name of the Stat!! Number of c:aaes p8It8iniIg to NIIIIber 01 convictions during !he years 

Union T enitocy CIUIIy 10 aninlls dIIing the year 
~ 2005-G8 20Q6.07 2004~ 2005.06 2006.07 

2 3 4 5 6 7 

AnctIra Pradesh 66 29 71 51 (for 2005) 24 (for 2006) 113 (Aug. 2007) 

Arunachal Pradesh 0 0 0 0 0 0 

Andaman and Nicobar 0 0 0 0 0 

Chhattisgarh 84 51 65 14 15 14 
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2 3 4 5 6 7 

Chandigarh 0 2 0 3 o 

Dadra and Nagar Haveli 0 0 0 0 

Daman and Diu 0 0 0 0 

Delhi 1389 1572 1389 1570 

Goa 10 2 8 2 

Haryana 90 152 46 97 

Himachal Pradesh 21 20 8 0 6 0 

Kerala 123 100 46 24 79 19 

Lakshadwgep 0 0 0 0 o 0 

Meghalaya 0 0 0 0 o 0 

Mizoram 0 0 0 0 o 0 

Punjab 0 0 0 0 o 0 

Pondicherry 0 0 0 0 o 0 

Sikkim 0 0 0 0 o 0 

Tripura 0 0 0 0 o 0 

Uttar Pradesh 1541 1296 4265 3338 1127 3037 

Uttarakhand 0 0 0 0 o 0 

West Bengal 13918 9078 207 160 17092 178 

Atmospheric Brown Cloud THE MINISTER OF STATE IN THE MINISTRY OF 

1620. SHRI K.C. SINGH "BABA": Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Atmospheric Brown Cloud (ABC) 
reduces the chances of monsoon rains substantially in 
the subcontinent thereby causing potential threat to the 
agricultural harvests; 

(b) if so, the measures taken/proposed to be taken 
by Government to tackle this threat; 

(c) whether any study has been undertaken to assess 
its impact on the environment of the country; and 

(d) if so, the outcome thereof? 

ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) to (d) The Atmospheric Brown Clouds (ABC) 
are air pollutants such as black carbon and other organic 
gases and acids. The United Nations Environment 
Programme (UNEP) in its Regional Assessment Report 
on Atmospheric Brown Clouds with Focus on Asia 
published In 2008 has reported that ABC induced-dimming 
is considered as one of the concerns for Its impact on 
rainfall in India and agricultural harvests. Various 
institutions under the Indian Council of Agricultural 
Research (ICAR) and Council of Scientific and Industrial 
Research (CSIR) and other research organizations 
partiCipated in the study of the impacts of ABC on 
agriculture, health and other environmental parameters. 
However, no conclusive scientific evidence of its impact 
has yet been established. The various measures taken 
by the Govemment inter-alia include: 



1129 Wfi/tt1n An$WrIm AGRAHAVANA 1 iii, 1930 (S..u, 10 0uttIstitJns 1130 

(i) Notification of em_ion atendarda for various 
categories of industry notified under the 
Environment (Protection) Rules, 1986; 

(ii) Cleaner fuels introduced for control of vehicular 
pollution as per Auto Fuel Policy; 

(iii) Use of beneficiated coal for coal based thermal 
power plants; 

(iv) Implementation of stringent emission norms of 
Diesel Generator Sets; 

(v) Monitoring of air polluting industries for 
compliance of the emieslon norma. 

Placement of Hoardings on NHs 

1621. SHRI G.M. SIDDESWARA: Will the Minister of 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) whether the Govemment has formulated/proposed 
to formulate new guidelines to prevent placement of 
hoardings on National Highways in the country; 

(b) if so, the details thereof; and 

(e) the deta~s of the new measures proposed to be 
taken by Govemment for regulating the placement of 
hoardings on the National Highways? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING. ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) No, Sir. Not as yet. 

(b) Does not arise. 

(e) Does not arise. 

(Translation} 

Funds Released for Kola MedIcal College 

1622. SHRI RAGHUVEER SINGH KOSHAL: Will the 
Minister of HEALTH AND FAMILY WELFARE ~ pleased 
to state: 

(a) whether the National Cancer Control Board 
(NCCB) has released funds for expansion of the cancer 
department of Kotal Medical College, Kota (Rajasthan); 

(b) if so, the details thereof; 

(c) whether the laid amowtt hu been utilized; and 

(d) if 10, the details thereof and if not, the rea80nll 
therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) and (b) Under the NatJonal 
Cancer Control Programme, an amount of Rs. 2.04 crore 
was released to the Govt. Medical College & MBS 
Hospital, Kota for Development of Oncology Wing during 
the year 2006-07 for purchase of equlpmenta. 

(c) and (d) The Medical College ha. Incurred an 
amount of Rs. 1.81 crores (approx) for construction 
activities and purchase of Brachytherapy Machine, The 
remaining amount could not utilized due to technical 
hindrance in the tenders and hence requested for the 
revalidation of the same for the year 2008·09. This 
Ministry has already agreed to the proposal lubmltted by 
the Medical College in this regard. 

{English} 

Memorandum of Under8tandlng for 
Protection of TIger. 

1623. SHRIMATI MANEKA GANDHI: Will the PRIME 
MINISTER be pleased to state: 

(8) whether the National Tiger Conservation Authority 
(NTCA) has asked the States to sign a Memorandum of 
Understanding (MoU) to take adequate steps for the 
protection of tigers; 

(b) if so, the details thereof; and 

(c) the details of funds allocated to each of the States 
in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORF.STS (SHRI S. REGUPATHY): 
(a) and (b) Yes, Sir. The Memorandum of Understanding 
has 3 Articles which, interalia, cover compliance of 
normative guidelines of the National Tiger Conservation 
Authority for tiger conservation, detalla 01 items of work 
funded and related conditions. 

(c) The details of the funds allocated to each State, 
are given in the enclosed statement. 
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Sf8MmenI showing IfNI RIIltNlstl 01 Cenlml AssishInce 
under ProjtICl Tiger dun"ng /he ytNIr 2008-tJ9 

SI.No. Name of Tiger 
Reserve Range 

State 

1. Andhra Pradesh 

2. Arunachal Pradesh 

3. Assam 

4. Bihar 

5. Chattisgarh 

6. Kamataka 

7. Kerala 

8. Jharkhand 

9. Madhya Pradesh 

10. Maharashtra 

11. Mizoram 

12. Orissa 

13. Rajasthan 

14. Tamil Nadu 

1 5. Uttaranchal 

16. Uttar Pradesh 

17. West Bengal 

Total 

[Trans/ation] 

(Rs. in Lakhs) 

2008-09 

26.0830 

54.7805 

221.2690 

92.1296 

235.7748 

86.6000 

48.2165 

2083.6589 

233.1276 

80.0000 

398.760 

2477.3026 

208.8360 

270.8400 

157.5100 

111.5693 

6786.4578 

Rural Health Scheme. in Uttar Prade.h 

1624. SHRI HARIKEWAL PRASAD: WiD the Minister 
of HEALTH AND FAMILY WELFARE be pleased to state: 

(a) the details of developmental works undertaken 
under the rural health schemes in the State of Uttar 
Pradesh and the benefits accrued from them so far, 

(b) whether some of the schemes have not been 
successful in the State; 

(c) If so, the reasons therefor; and 

(d) the steps taken for the successful implementation 
of the same? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) to (d) The National Rural 
Health Mission (NRHM) was launched by the Government 
of India on 12th April. 2005 to provide accessible, 
affordable and accountable quality health services to the 
poorest households in the remotest rural regions. Under 
NRHM, 18 States inculuding Bihar, Jharkhand, Madhya 
Pradesh, Chhattisgarh, Uttar Pradesh, Uttarakhand. Orissa 
and Rajasthan, eight North-East States. Himachal Pradesh 
and Jammu and Kashmir were classified as special focus 
States. 

The thrust of NRHM is on establishing a fully 
functional, community owned, decentralized health delivery 
system. NAHM facilitates simultaneous action on collateral 
determinants of health like water, sanitation, education 
nutrition. etc. Under NRHM Institutional Integration has 
been carried out in the health sector and performance is 
measured against Indian Public Health Standards which 
have been prepared for all health facilities. 

NRHM is being implemented in the State Uttar 
Pradesh on basis of State Programme Implementation 
Plan for the respective years. The strategies of NRHM 
are progressing satisfactorily in the State of Uttar Pradesh. 
The Government ensure continuous handholding of various 
initiatives under taken by States. Performance is monitored 
and mentored through regular Management Information 
System (MIS). concurrent thematic evaluations oy 
independent agencies and empowerment community and 
community based organizations. 

Uttar Pradesh has undertaken comprehensive 
rejuvenation of the health sector infrastructure and 
augmented critical Human Resource through contractual 
appointments. The reach. range. quality and utilization of 
health services in Public sector has improved substantially 
in the state since the launch of NRHM. 

[Eng/ish} 

Containerization of Ports 

1625. SHRIMATI JAYABEN B. THAKKAR: Will the 
Minister of SHIPPING, ROAD TRANSPORT AND 
HIGHWAYS be pleased to state: 
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<a) whether the Government has constituted a new-
high powered Committee to study various aspects of 
containerization at all ports; 

(b) if so, the details thereof alongwith the salient 
features of the recommendations; and 

(c) the steps taken by the Government for 
containerization of ports in the country? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BMLU): (a) and (b) Yes, 
Sir. The Government of India has set up two High 
Powered Committees to study various aspects of container 
handling facilities in the Major Ports located on the 
Eastern and Western Coast of the country. The 
Committees will, inter-alia, look into: 

(i) the infrastructure facilities for handling containers 
at Major Ports, 

(ii) identification of bottleneck and problems of 
congestion, 

(iii) explore areas of iml?rovement in the entire 
logistic chain; and 

(iv) recommend short-term and long-term measures 
to meet the challenges of Increased container 
traffic. 

(c) The direct to destination container cargo handled 
by the Major Ports has shown a steady increase and 
during 2007-08, the percentage stood at 67.81%. At 
Jawaharlal Nehru Port, which has a maximum share of 
the container cargo handled by the Major Ports, the 
percentage of direct to destination cargo was 90.88% in 
2007-08. To cater to the future requirements of container 
trade in the country, Project have been awarded for 
development of for (i) International Container 
Transshipment Terminal at Cochin Port, (iI) Second 
Container Terminal at Chennai Port, (iii) two offshore 
Container Terminals at Mumbal Port. In addition, a number 
of container terminals are in the pipeline to be built 
through Public Private Partnership (PPP) mode at various 
Major Ports. Some of the projects which are in the 
pipeline are shown below: 

(i). Container Terminal at Ennore Port Ud. 

(ii) Mega Container Terminal at Chennai Port. 

(iii) Container Terminal at Tuticorin Port. 

(Iv) Container Terminal at Diamond Harbour In 
Koikata Port. 

(v) Conlalner Terminal north of Nhava Sheva 
International Container Terminal at Jawahartal 
Nehru Port. 

(vi). Fourth Container Terminal at Jawaharlal Nehru 
Port. 

World Hindi Conference 

1626. SHRI NAVE EN JINDAL: Will the Minister of 
EXTERNAL AFFAIRS will be pleased to state: 

(a) whether the venue and dates of the next World 
Hindi Conference have been flnallaed; 

(b) H 80, the details thereof; 

(c) whether the reoommendatlons of the previous 
conferences have been Implemented; and 

(d) if so, the details thereof? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
PRANAB MUKHERJEE): (a) No. 

(b) Doesn't anse. 

(c) and (d) Details are given In the encloled 
statement. 

s,.,.",.nt 
ImpllN118nflllion of Rscommtmdationa of WHC:S-

Eight World Hindi Conferences have been organized 
so far. Recommendations of these Conferenoea and follow 
up action details have been given below:-

1. Propagation of Hindi Language and propagation 
of Hindi among the people of Indian origin. 

Action Taken: 

Promotion and propagation of Hindi abroad is an on 
going activity of the Ministry. Hindi booke, dictionaries, 
text books, story books for children, teaching aid material 
including CO., Hindi software are sent regularly to Indian 
Mission abroad for donating theM to local educational 
institutions and individuals engaged in teaching and 
propagation of Hindi. Hindi teaching abroad II also 
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supported through financial assistance and payment of 
honorarium to local Hindi teachers. 

2. Establishment of Hindi Chairs in foreign universities 
and strengthening Hinoi-teaching activities abroad. 

Action Taken 

At present there are 19 chairs of Indology set up in 
different universities abroad by ICCR. 

3. World Hindi Day to be celebrated every year. 

Action Taken 

World Hindi Day was celebrated for the first time by 
the Ministry and many Indian Missions abroad on 10th 
January 2006. This is a regular annual feature now. 

4. Development of a Hindi website and use of 
Information Technology in propagation of Hindi. 

Action Taken 

Hindi website of the Ministry was launched on 18th 
August 2006. Correspondence in Hindi is being done 
through e-mail also both at the headquarters and with 
indian Missions abroad. 

5. Publication of a World Directory of Hindi Schoiars. 

Action taken 

A directory has been prepared by ICCR. 

6. Recognition of Hindi as one of the Official 
Languages of the UN. 

Action taken 

An Advocacy Paper to mobilize support of Indians 
living abroad was prepared for mobilizing support. 

7. Promoting Hindi teaching in Suriname. 

Action taken 

Hindi activities including Hindi teaching in Suriname 
is supported in a big way. Recently, assistance was 
extended tor developing Hindi text books locaUy, payment 
of honorarium of Hindi teachers and for Hindi Pathshalas. 
Hindi books and dictionaries have also been sent in large 
number. 

8. To ensure active and purposeful functioning of 
the World Hindi Secretariat. the Governments of India 
and Mauritius should extend all possible administrative 
and financiai assistance to the Secretariat. 

Action taken 

World Hindi Secretariat has started functioning from 
Feb 2008. Administrative and basic infrastructural 
arrangements have been provided by Mauritian & Indian 
governments. Both nations will contribute for the 
secretariat budget. 

9. The Conference calls upon the Hindi lovers of the 
world, especially non-resident Indians and Indian nationals 
working abroad to assist in promotion and propagation of 
Hindi language and literature abroad. 

Action taken 

Ministry of €xtemal Affairs has been in constant touch 
with Hindi Institutions and Indians abroad through Indians 
Missions and has been providing necessary infrastructurel 
support regarding propagation of Hindi abroad. 

10. Kendriya Hindi Sansthan should also contribute 
actively in promotion of Hindi abroad aod preparation of 
Hindi syllabus. 

Action taken 

Kendriya. Hindi Sansthan of Mlo HRD contributes 
actively in promotion of Hindi. 

11. India should encourage use of Hindi at national 
and international level symposia and conferences. 

Action taken 

Department of Official Languages. Mlo Home Affairs 
issues necessary Instructions in this regard from time to 
time. 

FM Radio 

1627. SHRi BADIGA RAMAKRISHNA: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Govemment proposes. to ease the 
restrictions on FM Radio: 
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(b) if so, the details thereof along with the steps 
taken in thie regard; 

(c) whether the views of Telecom Regulatory Authority 
of India (TRAI) has been sought; and 

(d) if so, the details of views expressed by TRAI? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS AND MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND BROADCASTING 
(SHRI ANAND SHARMA): (a) to (d) As per the Policy on 
expansion of FM Radio Broadcasting Services through 
Private Agencies (Phase II), the private FM broadcasters 
are not permitted to carry news and current affairs. 
Telecom Regulatory Authority of India (TRAI) has 
submitted their recommendations on Issues relating to 
Phase 1\1 of expansion of FM Radio Broadcasting to the 
Government on 22.02.2008. The Authority, while giving 
recommendations on various issues, also recommended 
that FM Radio Broadcasters may be permitted to 
broadcast news taking content from All India Radio. 
Doordarshan. authorized T.V. News channels, United 
News of India, Press Trust of India and any other 
authorized news agency without any substantive change 
in the content. The Ministry after examining the 

Year 

2006 

2007 

Natural 
Death 

17 

33 

Accident Electrocution 

o o 
6 

(b) There are no tigers in Gir Forests. However, the 
actions taken by the Central Government for the 
conservation of wildlife including lions are as follows: 

1. The Central Government has enacted the WildlHe 
(Protection) Act, 1972 to deal with the issues of 
wildlife conservation. Stringent penalties are 
imposed on the offenders for the contravention 
of the provisions of the Act. 

2. Wildlife Crime Control Bureau, with a network 
of five Regional and three Sub Regional Offices, 
has been set up to control wildlife crime. 

3. Financial support is being provided under the 
Centrally Sponsored Scheme viz. Development 
of National Parks and Sancturies to StatelUT 

reoommendatione fonnuIated Its views and referred It back 
to TRAI for further recommendations. TRAI has sent its 
recommendations on 28.11.2008 which are under 
examination of the Ministry. 

Llona In Olr Fore .. 

1628. SHRI JASUBHAI DHANABHAI BARAD: Will 
the PRIME MINISTER be pleased to state: 

(a) the total number of lions in the Glr Forest during 
each of the last two years alongwith the number of lions 
killed during each of these years; and 

(b) the action taken by the Government to save the 
tigers in the Gir Forest? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FOREST (SHRI S. REGUPATHY): 
(a) As per the information received from the State 
Government, the population of Asiatic lion is estimated 
as 359:10 in Brlhat Gir region of Gujarat (based on the 
population estimation carried out in April 2005). 

The details of lion died during last two years are as 
under: 

Poaching 

8 

falling 
in Well 

6 

7 

Total 

24 

55 

Governments for the conselVation and protection 
of wildlHe including Hons and Its habitats. 

In addition, the Government of Gujarat has taken 
the following measures to save wildlife including liona in 
the Gir Forests: 

1. Gir forests and the habitat of Jig,. haye .,..n 
identified as Greater Gir area WIth high ,.my 
for conservation. 

2. Additional manpower is deployed for ,ptotedlon 
in Greater Gir Area. 

3. MobIlIty of staff for protection ha beeCI ~ 
by providing 100 Motor Cycles and 10 .f"' __ 
vehicles. 
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4. Additional wireless and walkie-talkie equipments 
are provided to the field staff and check posts 
for better communication. 

5. Field staff is equipped with additional fire arms. 

6. Inter-departmental co-ordination is strengthened 
at various levels. 

7. Support of local residents is solicited in forest 
and wildlife protection activities. 

8. Patrolling and monitoring has been intensified in 
vulnerable areas. 

Indian Household Service Worker. Abroad 

1629. SHRI S.K. KHARVENTHAN: Will the Minister 
of OVERSEAS INDIAN AFFAIRS be pleased to state: 

(a) the estimated number of Indians working as 
Household Service Workers (HSW) in various countries 
abroad; 

(b) whether bilateral labour welfare pacts l:Iave been 
signed between India and various other countries in which 
Indian HSWs are employed; 

(c) if so, the details thereof; 

(d) whether the incidents of exploitation of Indian 
women working as HSW abroad have come to the notice 
of the Government; 

(e) if so, the details thereof; and 

(f) the steps taken by the Government to protect the 
exploitation of Indian workers abroad? 

THE MINISTER OF OVERSEAS INDIAN AFFAIRS 
AND MINISTER OF PARLIAMENTARY AFFAIRS (SHRI 
VAYALAR RAVI): (a) As per information fumished by 
Indian Mission on Oman, Saudi Arabia, Bahrain, Oatar, 
Kuwait, UAE, Leb~non and Jordan, the approximate total 
number of Indian women working as housemaids is about 
1,70,000. 

(b) and (c) The Ministry has signed bilateral MOUs 
with the UAE, Kuwait and Oman and additional protocol 
on the existing MoU with Oatar to ensure protection to 
emigrant workers. MOU with Malaysia and Bahrain have 
been finalized. Efforts are being made to sign MOUs 
with other I~bour receiving countries. These MOUs provide 

for a Joint Committee consisting of representatives of 
both countries of discuss and resolve grievances of 
workers. They also intend to strengthen cooperation In 
man-power development, facilitate mobilization and 
recruitment of man-power, exchange expertise and 
experience in all related areas, and lay down the terms 
and conditions as well as rights and duties of the 
employer and the employee. 

(d) and (e) Instances of exploitation of Indian emigrant 
workers have come to the notice of the Govemment from 
time to time. The complaints received relate to various 
issues including instances of exploitation by recruitment 
agents. During the last two years, the number of 
complaints received are as under:-

Complaints Against Uf1IfIgis/tIIsd Recruiting Agsnts 

Year 

2006 

2007 

No. 01 
complaints 

78 

41 

2008 87 
(upto 30.11.08) 

Prosec Cases relerred to 
ution State 

Sanctions Governments/POEs 
issued for action 

21 57 

7 34 

59 87 

Complaints Against Rtlgislered Recruiting Agents 

Year No. 01 Show No. 01 No. of Csses pending 
complaints Cauae Repration CompIaiIts and 

Notices Celtificatll ClOpped being 
issued Suspen resolved lolowed 

2006 167 167 80 84 03 

2007 98 94 12 66 20 

2008 102 102 24 26 52 
(30.11.08) 

(f) With a view to protect the interests of the Indian 
workers abroad, the follOwing steps have been taken:-

• Attestation of employment documents by the 
Indian missions concerned in respect of six 
countries viz. Yemen, Lebanon. Libya, Jordan, 
Sudan and Kuwait for all categories of workers 
(skilled & unSkilled) has been made mandatory 
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whereas for vulnerable categories, i.e. 
housemaids/domestic servants and unskilled 
labour, attestation of employment documents by 
the Indian missions has been made mandatory 
for all ECR countries. 

• All demands for mandatory whereas for 
vulnerable categories, i.e. housemaids/domestic 
servants and unskilled labour, attestation of 
employment documents by the Indian missions 
has been made mandatory for all ECR countries. 

• All demands for 500 or more workers is verified 
for the genuineness of the demand as well as 
the Foreign Employer by the concerned Indian 
mission. 

• All demands from Recruiting Agents in the Watch 
List of the Ministry are attested by the Indian 
mission concemed before grant of clearance. 

• Protectors of Emigrants have been asked to 
conduct appropriate checks and exercise 
abundant caution while granting emigration 
clearance, while taking into account the extant 
instructions of the Ministry. 

• Special measures taken for better protection and 
welfare of vulnerable sections of emigrants 
including women emigrants are: 

1. Age restriction of 30 years for all women 
emigrating on ECR passports. 

2. Opening of Overseas Indian Workers 
Resource Centre in host countries to serve 
as a one stop service outlet for addressing 
the information and assistance needs of 
emigrants. 

3. A 24X7 helpline viz. Overseas Workers 
Resource Centre (OWRC) has been set up 
to enable emigrants/prospective emigrants to 
seek information and life complaints against 
Recruiting Agents/Foreign Employers. 

• A comprehensive insurance scheme, viz. Pravasi 
Bharatiya Bima Yojana, 2006, is in place, which 
makes it mandatory for every emigrant worker 
to be covered under the Scheme while seeking 
emigration clearance. The Scheme, inter-alia. 
provides workers with life insurance, medical 
expenses and legal expenses cover and also 
the deportation expenses wherever needed. With 

effect from 01.04.2008, the scheme has been 
upgraded by providing additional benefits at 
reduced premium rates. Workers now have life 
insurance coverage of Rs. 10 lakhs (In place of 
Rs. 5 lakhs), Medical Expenses coverage of Rs. 
76,000/- (in place of Rs. 50,000/-), Family 
Hospitalization coverage of Rs. 50,0001- (In place 
of Rs. 26,000/- Maternity Expenses coverage of 
Rs. 25,000/- (In place of Rs. 20,000/-), Legal 
Expenses coverage of Rs. 30,000/- (In place of 
Rs. 25,000/-), etc. The Insurance premium has 
been reduced to Rs. 275 for 2 years policy 
period and Rs. 375 tor 3 years policy period. 

A vigorous campaign in the print and electronic media 
to educate potential emigrants including labourers and 
other vulnerable sections like women emigrants has been 
launched to propagate the benefits and hazards of logal 
and Illegal migration respectively. 

[Tl1Inslalion} 

Dental 0' ...... 
1630. SHRI SUBHASH MAHARIA: Will the Minister 

of HEALTH AND FAMILY WELFARE be pleased to shlte: 

(a) whether the dental diseases are increasing in the 
country; 

(b) If 80, the reasons therefor; and 

(c) the steps being taken by the Govemment to tackle 
such diseases? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) to (c) The Information is being 
collected and will be laid on the table of the House. 

[English} 

Study on 'mpact of Cllm.. Change 

1631. SHRI RAYAPATI SAMBAS IVA RAO: Wi" the 
PRIME MINISTER be pleased to state: 

(8) the details of the Institutions/Agencies engaged 
In the study of the Impact of climate change; 

(b) the outcome ot such 8 study; 
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(c) whether any National Plan in this regard has 
been prepared; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FOAESTS (SHAI NAMO NARAIN 
MEENA): (a) For the preparation of India's Initial National 
Communication to United Nations Framework Convention 
on Climate Change, a wide range of Research and 
Developmental research Institutions, Universities, Non-
Governmental Organisations and Industry Association 
countrywide were engaged. The study and development 
of information through a broad based participatory 
approach on impacts and vulnerability to climate change 
in India. 

(b) The study has yielded the current state of 
knowledge on the vulnerability and impact on various 
sectors namely water resources, agriculture, forest 
ecosystems and human health due to climate change. 

(c) and (d) The National Action Plan on Climate 
Change (NAPCC) was released by the Prime Minister on 
30th June 2008. The National Action plan outlines eight 
Missions in specific areas of Solar, Enhanced Energy 
Efficiency, Sustainable Habitat, Water, Sustaining the 
Himalayan Eco-system, Green India, Sustainable 
Agriculture and Strategic knowledge for Climate Change. 

Hospitals for Victims of Bomb Blasts 

1632. SHAI FRANCIS FANTHOME: Will the Minister 
of HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Government has any proposal to 
identify certain hospitals and equip them speciaUy for 
providing relief to victims of bomb blasts etc.; 

(b) if so, locations of the hospitals identHied in Delhi 
for this purpose; and 

(c) the details of relief equipments installed at these 
centres and the number of casualties at each of these 
hospitals? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) to (c) The Central Govemment 
Hospitals namely-AIIMS, Dr. R.M.L. Hospital, Safdarjung 
Hospital & Lady Hardinge Medical College have the 
preparedness to attend to victims of bomb blasts etc. 

AIIMS & Dr. RML Hospital have dedicated trauma Centres 
with super specialty services. These hospitals have 
disaster plans including manpower and material logistics 
that can be activated and augmented as per the hospitals 
disaster plan. These hospitals have dedicated disaster 
beds that can attend to 50-100 casualties. 

fTl1JI18Ialionj 

Deputation of Government Employees 
In the Indian Embaul .. 

1633. SHRI GIRIDHARI YADAV: 
SHRI KASHIRAM RANA: 

Will the Minister of EXTERNAL AFFAIRS be pleased 
to state: 

(a) whether the Government employees are sent on 
deputation to the Indian embassies situated In foreign 
countries; and 

(b) if 80, the prescribed rulee and procedures in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI PRANAB MUKHERJEE): (8) 
and (b) Government employees in Indian Missions and 
Posts include officers and 8taff of the Ministry of Extemal 
Affairs and officers and officials from other departments 
and Ministries of Government of India Officers and staff 
of the Ministry of External Affairs are not on deputation 
when they are posted in Missions abroad. Officers from 
other Ministries are usually on deputation from their 
respective cadres while occupying these posts. All GOI 
officials posted to Indian Missions abroad are sent with 
the concurrence or approval of the Foreign Service Board 
which follows set procedures in this regard. 

/Eng/i8l1j 

Closure of Ayurvede Researct) Institute 

1634. SHRI HARIN PATHAK: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Institute of Ayurveda Drug Research 
located at Ahmedabad is likely to be clO8ed shortly; 

(b) if so, the reasons thereof; and 
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(c) the step. being taken by the Government in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) No, Sir. 

(b) and (c) 0086 not arise. 

Clinical Trial. for Antl-Malarla Drugs 

1635. SHRI REWATI RAMAN SINGH: 
SHRI JASUBHAI DHANABHAI BARAD: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether the Government has decided to discard 
the anti-malarial drug-chloroquine in favour of a new drugs 
combination; 

(b) if so, the details thereof; 

(c) whether any clinical trials of the new combination 
of drugs have been carried out; 

(d) if so, the details thereof; and 

(e) the number of clinical trials conducted during the 
last three years and the current year, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AI-JD FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) No, Sir. • 

(b) QUestion does not arise. 

(c) and (d) Clinical trials of many new drug 
combinations have been carried out in the country. 
However, no clinical trials of any new drug combination 
to replace chloroquine have been carried out. 

(e) This Ministry has permitted around 1100 clinical 
trials including global clinical trials during last three years 
and current year. However, this Ministry is not aware 
about the number of clinical trials actually conducted State 
wise during the said period in the country, as registration 
of clinical trials is currently not mandatory. 

/TI'lInsI8lionj 

Service. of Marine Experts for the 
Development of Maritime Industry 

1636. SHRI V.K. THUMMAR: 
SHRI JIVABHAI A. PATEL: 

Will the Minister of SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS be pleased to state; 

(a) whether the Government proposes to engage the 
services of marine experts for framing and Implementation 
of Maritime policy; 

(b) if so, the details thereof and if not, the reasons 
therefore; and 

(c) the steps taken by the Government for utilization 
of services of marine experts for Development of Maritime 
Industry? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BMLU): (a) to (c) There is 
no proposal to engage the services of Marine experts for 
framing and Implementation of maritime policy. 
Government has already a pool of experts in the 
establishments of D.G. (Shipping), National Shipping Board 
and the Ministry. 

The Director General of Shipping under the provisions 
of Merchant Shipping Act, 1958 has been delegated the 
task of advising the Government on matters relating to 
shipping policy Inter-alia registration of Indian ships, 
technical aspects of shipping, Seafarers employed on 
Indian registered ships or foreign flag ships. To enforce 
the provisions of ratified Intemational Maritime Organisation 
instruments by the Government of India, the Director 
General of Shipping has the technical know how and 
expertise of its advisers i.e. Nautical Adviser and Chief 
Surveyor with Government of India. The Government from 
time to time depending upon the requirements interacts 
and hold consultations with various stakeholders and 
experts in the maritime field. 

(English/ 

Inveetment by NAI. In HHfth-Sector 

1637. SHRI KISHANBHAI V. PATEL: 
SHRI ANAND KUMAR SAl: 
SHRI SUGRIB SINGH: 

WiU the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 
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(a) whether ~on-Resident Indian (NRls) have made 
investments in the Health Sector; 

(b) if so, the details of investment made by the NRls 
during the last three years and the current year; and 

(c) the details of the schemes formulated by the 
Government for investment by the NRls in the said 
sector? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) and (b) As per extant policy, Foreign direct 
Investment up to 100% is permitted under the automatic 
route in the Hospital Sector. 

Foreign Direct Investment, including NRls investment, 
in the Hospital and Diagnostic Centres during the last 3 
years is given in the statement. 

(c) No separate Scheme has been formulated for 
NRls Investment in the Hospital Sector. 

St.tement 

Foreign Direct Investment InRows from Apnl 2005 to 
September, 2008 Sector: Hospitlil lind 

Dilignostic Centres 

(In Million. Rs.) 

SI.No. Year FDI 

(1) 2005-06 1,422.41 
(April-March) 

(2) 20.06-07 1,747.84 
(April-March) 

(3) 2007-08 9,959.10 
(April-March) 

(4) 2008-09 8,428.45 
(April-September) 

Grand Total 21,557.80 

Note: Amount includes the inflows received through SIAlFIPB 
route, acquisition of existing shares and RBI's automatic 
route only. 

Medical Education for Doctors 

1638. SHRI CHENGARA SURENDRAN: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) whether the Government proposes sixty hours of 
medical education mandatory for doctors to update skills; 
and 

(b) if so, the details thereof and the reaction of the 
doctors thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) and (b) A proposal is under 
consideration to make continued medical education 
mandatory for renewal of registration of practitioners of 
modem system of medicine. 

[Transllition] 

Mandatory Health Warning on Tobacco Products 

1639. SHRI HEMLAL MURMU: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Government has taken any decision 
to direct the tobacco producers to depict a mandatory 
specified health waming on the tobacco products; 

(b) if so, the details thereof; and 

(c) the details of the funds allocated to each State 
by the Union Government during the last three years 
and the current year in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) to (c) The Government of 
India has notified the Cigarettes and Other Tobacco 
Products (Packaging and Lalteling) Rules, 2008 vide GSR 
No. 182 (E) dated 15th March 2008. These Rules shall 
come into force from 31" May 2009. As per these Rules, 
every package of Cigarette or any other tobacco product 
shall have the specified health warning, as specified. The 
components of specified health warning Include; Health 
warnings (Smoking Kills or Tobacco Kills); pictorial 
representations of ill effects of tobacco use and a health 
message. 

The Tobacco Industry has to comply with the statutory 
provisions and therefore no funds are allocated to Slate 
for this purpose. However, Rs. 1.55 crore in 2007-08 has 
been released to the States/Districts for the Pilot Phase 
of National Tobacco Control Programme in 18 districts. 



1149 WriUen AnsW61S AGRAHAYANA 19, 1930 (Saka) 10 OutJ6Iions 1150 

[English} 

Construction of Perumbalam Bridge 

1640. DR. K.S. MANOJ: Will the Minister SHIPPING, 
ROAD TRANSPORT AND HIGHWAYS be pleased to 
state: 

(a) whether the Government proposes to' construct 
bridge across Vembanand Lake to Perumbalam Island 
as per the proposal submitted by State Govemment of 
Kerala; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) No such proposal is under 
consideration in the Ministry. 

(b) Does not arise. 

Coal Allocation Policy 

1641. SHRIMATI JAYAPRADA: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Government's policy of allocating coal 
blocks to private parties and Public Sector Units (PSUs) 
has failed as reported in 'The Times of India' dated 22 
June, 2008; 

(b) If so, the details thereof; 

(c) whether the coal based industries and power 
plants have been adversely affected due to insufficient 
production of coal; and 

(d) if so, the steps taken by the Govemment to boost 
the production of coal in the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (SHRI SANTOSH BAGRODIA): (a) No, Sir. 

(b) Does not arise in view of reply given at (a) above. 

(c) and (d) Coal producing subsidiaries have enough 
reserves to meet the demand of the coal based industries 
and power plants. Further, the following steps have been 
taken by the Government to augment the indigenous 
availability of coal:-

• 91 proj~ts were identified in Tenth Five Year 
Plan in Coal India Umited, out of which 87 
projects have been approved. 

• Additionally another 125 projects have been 
identified with capacity of 298 million tones in 
the Eleventh Five Year Plan Period. 

• 198 captive coal blocks have been allocated to 
public and private sector companies from which 
104 million tones of coal is likely to be produced 
by the terminal year (2011-12) of the Eleventh 
Five Year Plan. 

Poverty Definition 

1642. SHRI L. RAJAGOPAL: 
SHRI HANNAN MOLLAH: 

Will the PRIME MINISTER be pleased to state: 

(a) the definition of poverty currently used to measure 
poverty for implementing various programmes in the 
Eleventh Plan; 

(b) whether a large number of people above poverty 
line have been reverted back to poverty as a result of 
prevailing inflation; 

(c) if so, the details thereof; 

(d) whether there is any proposal to revise the 
definition/criteria of poverty presently being used; 

(e) if so, the details thereof; and 

(f) the effective measures taken by the Govemment 
to reduce poverty in the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE 
IN THE MINISTRY OF PLANNING (SHRI V. 
NARA YANASAMY): (a) The definition of poverty currently 
used by the Planning Commission to measule poverty is 
based on the recommendations made by the Expert Group 
on Estimation of Proportion and Number of Poor in 1993 
(Lakdawala Committee). Following this, the Planning 
Commission uses a poverty line based on per capita 
consumption expenditure needed to attain a minimum 
amount of calorie intake out of food consumption along 
with a minimum amount of non-food expenditure in ordl3r 
to meet the requirements of clothing, shelter, transport, 
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etc., to estimate the percentage and ,.,.,mber of persons 
living below the poverty line at the national and state 
level. The per capita consumption norms has been fixed 
at As. 49.09 per month in the rural areas and Rs. 56.64 
per month in the urban areas at 1973-74 prices at national 
level corresponding to a basket of goods and services 
anchored on a norm of per capita daily calorie requirement 
of 2400 kcal in the rural areas and 2100 kcal in the 
urban areas. The state-specific poverty lines are derived 
'rom the national level poverty lines, using state-specific 
price indices and inter-state price differentials. 

(b) and (c) The poverty lines are periodically updated 
for pnce inllation. The state-specific poverty lines of 
1973-74 are updated for the later years using state-
specific Consumer Price Ihdex of Agricultural Labourers 
(CPIAL) in the rural areas and Consumer Price Index of 
Agricultural Labourers (CPIAL) in thr rural areas and 
Consumer price Index of Industrial Workers (CPIIW) in 
the urban areas. Using the price updated poverty lines, 
the Planning Commission estimates poverty from the large 
sample survey on household consumer expenditure 
obtained from the National Sample Survey Organization 
(NSSO) at an interval of approximately five years following 
Ihe methodology contained in the report of the Expert 
Group on Estimation of Proportion and Number of Poor. 

The two latest comparable estimates of poverty are 
available for the years 1993-94 and 2004-05, estimated 
from Ihe large sample survey data on household 
consumer expenditure of the 50th Round (July 1993-June 
1994) and 61 81 Round (July 2004-June 2005) of the NSSO 
respectively. According to this, the number of people living 
below the poverty line for the country as a whole is 
estimated to decline from 320.4 million (36% of the total 
population) in 1993-94 to 301.7 million (27.5% of the 
lotal population) in 2004-05. On the other hand, the 
number of people living above the poverty line increased 
from 570.3 million (64% of the total population) in 1993-
94 to 795.4 million (72.5% of the total population) in 
2004-05. 

(d) and (e) The definition/criteria of poverty being 
applied by the Planning Commission is based on the 
recommendations of the Expert Group on Estimation of 
Proportion and Number of Poor under the Chairmanship 
of Dr. D.T. Lakdawala with eminent persons in the area 
of poverty estimation as members. The method is 
internationally recognized and known for its universal 
acceptability. There is no proposal to revise the definition/ 
criteria of poverty at present. However. the Planning 

Commission in December 2005 constituted an Expert 
Group to review the methodology for estimation of poverty 
under the Chairmanship of Prof. Suresh D. Tendulkar. 

(f) The Eleventh Five Year Plan has set the growth 
target for the economy at 9% per year for the plan period 
(2007-12) and aims at putting the economy on a 
sustainable growth trajectory with a growth of 
approximately 10% by the end of Its period. The' Eleventh 
Plan has also set monitorable targets In several areas 
reflecting the inclusiveness of this growth. It has included 
reduction in poverty by 10 percentage points during the 
Eleventh Plan period among the selected monitorable 
socio-economic targets. In addition to the benefits of 
increase in ,income ariSing from the general growth 
process, the Government is implementing a number of 
poverty alleviation programmes, to increase the income 
of the poor. The major schemes and programmes in this 
regard are: National Rural Employment Guarantee Act 
(NREGA). which provides a legal guarantee of at least 
100 days of wage employment in a financial year to 
every rural household, poor and non-poor, whose adult 
members volunteer to do unskilled manual work. 
Swaranjayanti Gram Swarozgar Yojana (SGSY) is the 
largest self-employment programme for the rural poor. 
Indira Awaas Yojana (lAY) provides assistance for 
construction of dwelling units and upgradation of existing 
unserviceable kutcha houses for the rural families living 
below the poverty line. The Targeted Public Distribution 
System (TPDS) provides food grains at reduced prices to 
the poor. The Antyodaya Anna Yojana (AAY) provides 
food grains to the poorest of the poor families at a highly 
subsidized rate. 

{Translation} 

Construction Works on NH-8 

1643. SHRI KASHIRAM RANA: 
SHRI MANSUKHBHAI D. VASAVA: 

Will the Minister of SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS be pleased to state: 

(a) whether Government proposes to convert NH·8 
between Surat and Maner into six lane; 

(b) if so, the present status' of this project and the 
construction of over-bridges thereon; 

(c) whether the work on the project is as per 
schedule; 
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(d) 'if not, the reasons therefore; 

(e) the time frame fixed for completion of this project; 
and 

(f) the steps taken by the Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) and (b) Yes, Sir. Six lanlng of 
Surat'to Dahisar section of National Highway-a including 
over-bridges has been awarded for execution on Design, 
Build, Finance and Operate (OBFO) pattern under National 
Highways Development Project (NHDP) Phase V. The 
concession agreement has been signed on 30.04.0a. 

(c) to (f) The work Is scheduled to commence after 
financial close of the project I.e. the appointed date. 
However, the concessionaire has not achieved the 
financial close on the scheduled appointed date i.e. 
27.10.0a and has sought extension in time from National 
Highways AuthOrity of India (NHAI) who consider sucn 
requests In accordance with the agreement signed with 
the concessionaire. The construction period is 912 days 
from the Appointed Date. 

[English} 

India-Pakistan-Iran Ga. Pipeline 

1644. DR. M. JAGANNATH: 
SHRI PANKAJ CHOWDHARY: 
SHRI RAYAPATI SAMBAS IVA RAO: 

Will the Minister of EXTERNAL AFFAIRS be pleased 
to state: 

(a) whether any discussion on India-Pakistan-Iran Gas 
Pipeline projects hu been held during the recent visit of 
Iranian President to India; 

(b) if 50, the outcome thereof; and 

(c) the present status of the project? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
PRANAB MUKHERJEE): (a) Yes. 

(b) Both India and Iran have expressed their 
commitment to the Project. 

(c) The Minister for Petroleum and Natural Gas has 
written to his Iranian counterpart in November, 200a 
recommending that a trilateral meeting be held. 

High Altitude Sporta Training Centre 

1645. SHRI P.C. THOMAS: Will the Minister of 
YOUTH AFFAIRS AND SPORTS be pleased to atate: 

(a) whether the State Government of KeraJa has 
sought Central assistance to set up High althude Sporta 
Training Centre In the State; 

(b) If so, the details thereof; and 

(c) the reaction of the Union Government in this 
regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
YOUTH AFFAIRS AND SPORTS (DR. M.S. GILL): (a) 
No, Sir. The Ministry has not received any proposal from 
Government of Kerala for seeking assistance from Centrai 
Government for setting up of a High Altitude Sports 
Training Centre in the State. 

(b) and (c) Does not arise. 

Integr'llted Energy Policy 

1646. SHRI E. DAYAKAR RAO: Will the PRIME 
MINISTER be pleased to state: 

(a) whether a meeting of the full Planning Commission 
was held recently to discuss the integrated energy policy 
and deliberate on the country's nuclear energy 
programme; and 

(b) If so, the details thereof alongwith the decision 
taken thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING AND MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI V. 
NARAYANASAMY): (a) and (b) Y •• , Sir, meeting of full 
Planning Commission was taken by Prime Minister to 
discuss the draft Integrated Energy PoHcy for the Country. 

The report of Expert Committee on Integrated Energy 
Policy submitted in August 2006 norms the basis for 
formulation of the proposed Integrated Energy Policy. The 
policy document proposes an approach for optimal supply 
& utilization of energy and the creation of a competitive 
energy market in India. Nuclear energy remains an import 
element of India's energy mix. 
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It was decided that the proposed Integrated Energy 
Policy be submitted for the Cabinet approval. 

Surrogate Advertisements 

1647. SHRI ANIRUDH PRASAD ALIAS SADHU 
YADAV: 

SHRI MADHU GOUD YASKHI: 
SHRIMATI NIVEDITA MANE: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the representatives from different 
television networks met the information and Broadcasting 
Minister to discuss the Government's plan to ban the 
telecast of surrogate/brand extension advertising as 
reported in the Mint dated 17th April, 2008; 

(b) if ~, the details thereof alongwith the suggestion/ 
issues raised by the representatives; and 

(c) the reaction of the Government thereto an~ the 
steps taken/proposed to be taken by the Governme .. t in 
this regard? 

THE MINtSTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS AND MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND BROADCASTING 
(SHRI ANAND SHARMA): (a) Yes, Sir. Indian 
Broadcasting Foundation (IBF) consisting of 
representatives of some of the TV channels met Hon'ble 
Minister of Intormation ,and Broadcasting on 16.04.08. 

(b) IBF in its representation dt. 31.03.08 and during 
the meeting, requested to withdraw the Notification dated 
25.02.08 prohibiting the surrogate advertisement on TV 
Channels' as the interests of genuine non-alcoholic and 
non-tobacco business and interests of advertising and 
media sector were allegedly being affected adversely. 

(c) Prior to issuance ot Notification dated 25.02.08, it 
was brought to the notice of the Government that there 
were widespread violations of the Advertising Code as 
the surrogate adve~lsements in respect of Cigarettes, 
tobacco products, wine, alcohol, liquor or other intoxicants 
indirectly promote the consumption of these items. 
Keeping in mind the sensitivity involved, especially the 
impression that such advertisements create on the minors, 
the Government issued Notification dated 25.2.08 
amending the existing rule by providing, "No advertisement 
shall be permitted which promotes directly or indirectly 

production, sale or consumption of cigarettes, tobacco 
products, wine, alcohol, liquor or other Intoxicants". The 
Govt did not accede to the request of IBF. 

[Trans/stion} 

Naturopathy and Yoga In MBBS Curriculum 

1648. SHRIMATI KIRAN MAHESHWARI: 
SHRI GIRDHARI LAL BHARGAVA: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether the Government proposes to Include 
Naturopathy and Yoga in the MSBS curriculum alongwith 
opening of Naturopathy medical centres and Yoga centres 
throughout the country; 

(b) if so, the details thereof; and 

(c) the time by which the Naturopathy and the Yoga 
are likely to.be included in to MBSS curriculum? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) No, Sir. 

(b) and (c) Do not arise. 

Functioning of .pIB 

1649. SHRI MANSUKHBHAI D. VASAVA: 
SHRI HARISINH CHAVDA: 
SHRIMATI SANGEETA KUMAR I SINGH 

DEO: 
SHRI JIVABHAI A. PATEL: 

Will the PRIME MINISTER be pleased to state: 

(a) the functions of Press Information Bureau (PIB) 
and the details of the mechanism available for monitoring 
its working; 

(b) the expenditure incurred by the Government on 
PIB during each of the last three years and the current 
year; 

(c) whether the Government has assessed/reviewed 
the performance of PIB with regard to its objectives! 
obligations; 
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(d) if so, the details thereof alongwith the steps taken! 
proposed to make the functioning of PIB more effective 
and infuse professionalism and efficiency in its working; 

(e) whether the Government has any proposal to 
scrap the PIB and shift its functions to Public Relation 
(PR) Cells of the respective Ministries; and 

(I) if so, the details thereof and the reaction of the 
Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS AND MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND BROADCASTING 
(SHRI ANAND SHARMA): (a) (i) Press Information 
Bureau (PIB) is the nodal agency of the Government of 
India to disseminate information to the print and electronic 
media on Government policies, programme initiatives and 
achievements through different modes of communications 
such as Press Releases, Press Notes, Feature Articles, 
Backgrounders, Press Briefings and Photographs, Press 
Conferences, Interviews, Press Tour etc. It functions as 
an interface between the Government and the media and 
also provides feedback to the Government on public 
reaction as reflected in the media. The information 
released in Hindi, English, Urdu and other regional 
languages reaches about 8,400 newspapers and media 
org.:1nizations. 

(ii) The functioning of PIB is monitored, like any other 
Media Unit under the Ministry of Information & 
Broadcasting, through a system of review of performance 
periodically by Ministry of Information & Broadcasting, 
Parliamentary Committees, Planning Commission etc. 

(b) Expenditure incurred on PIB during 2005-06, 2006-
07 and 2007-08 was Rs. 2867.37 lakhs, Rs. 3055.26 
lalqls and Rs. 3044.30 lakhs respectively and Rs. 2298.93 
lakhs during the current year (2008-09) up to October, 
2008. 

(c) and (d) As in (a) (ii) above. 

(e) No, Sir. 

(I) Does not arise. 

{English} 

Norms Fixed by BIS for Soft Drinks 

1650. SHRI N.S.V. CHITTHAN: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Bureau of Indian Standards (BIS) 
has fixed norms for manufacturing of soft drinks; 

(b) if so, the details thereof including the substances 
permitted to 'be used in the these drinks; 

(c) whether the multi-national companies engaged in 
this Business violate the above norms; 

(d) if so, the details thereof alongwlth the names of 
various chemicals and other compounds used which are 
harmful to human health; and 

(e) the action taken by the Government in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) and (b) Bureau of Indian 
Standards (BIS) has a standard on carbonated beverages 
(IS 2346 : 1992) (second revision) which inter-alia 
prescribes the ingredients and other substances permitted 
in the product. 

(c) The Standards prescribed under PFA Rules, 1955 
are mandatory whereas BIS specifications are voluntary 
in nature. The companies including multinationals have 
to comply with the standards prescribed under PFA Rules, 
1955 and may voluntarily opt for BIS certification. As per 
information made available by BIS, till date no company 
has opted for a BIS certification for this product. 

(d) and (e) Do not arise. 

Allotment of Hal Quota 

1651. SHRI J.M. AARON RASHID: Will the Minister 
of EXTERNAL AFFAIRS be pleased to state: 

(a) the number of existing Haj tour operators including 
the names of private operator. who were accorded 
licences during the last three years and the current year 
alongwlth the criteria followed in this regard? 

(b) whether the private Hal tour operators from Kerela 
and Maharashtra are given preference In terms of 
allotment quota; 

(c) if so, the details thereof; 

(d) whether any complaints have been received 
against these four operators regarding misuse of such 
quota; and 

(e) if so, the details thereof alongwith the action taken 
against the such defaulting operators; 



1159 Wn'lMn Answtll'S DECEMBER 10, 2008 ID~ 1180 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI E. AHAMED): (a) The 
number of Private Tour Operators (PTOs) who applied 
for registration and allotment of quota and the number of 
PTOs who were registered and allotted quota during the 
last three years (Haj 2006-1, Haj 2006·11 and Haj 2007) 
and the current year (Haj 2008) are as follows: 

Haj year 

Haj 2006·1 

Haj 2006·11 

Haj 2007 

Haj 2008 

Total no. of 
PTOs aPplied 

314 

407 

672 

837 

No. of PTOs 
registeredl 

allotted quota 

278 

291 

293 

297 

The lists of PTa. reglatered and allotted quota for 
the last three years and the current year are given In the 
enclosed statement I to IV. The allocation of quota has 
been made in a transparent manner to repeat PTo. (i.e. 
PTOa who had been given quota earlier) who fulfilled the 
prescribed rules, regulations and requirements for the 
welfare of Hajis and also had the recommendations of 
the Associations, if they belonged to one, baaed on their 
past performance. 

(b) and (c) No. 

(d) and (e) The detaila of compIaInta received agaln8t 
the PTOs for misuse of quota and action taken in the 
matter are given In the enclosed statement V. 

Stlltllment I 

SI.No. Name of the Private Tour Operator Quota Allotted for 
HaJ 2008·1 

2 3 

1. Tawakkal Tours and Travels, Ahmedabad 150 

2. Hazrat khawaja Garib Nawaz Haj Tours, 225 
Ahmedabad 

3. Razzak & Sona (Kakiwala Tours & Travels) 200 
Ahmedabad 

4. Khawaja Garib Nawaz Tours and Travels, 130 
Ahmedabad 

5. AI Hashim Haj Tours, Ahmedabad 90 

6. Jigar Tours and Travels, Ahmedabad 130 

7. Akbari Tours and Travels, Ahmedabad 100 

8. AI·Akaha Tours and Travels, Ahmedabad 100 

9. AI·Faruqui haj Umrah Tours, Sabar Kantha 125 

10. Safar Haj Tours, Ahmedabad 100 

11. Alit Tours and Travels, Ahmedabad 50 

12. Zam lam Tours and Travels, Ahmedabad 175 

13. The Vafadar Tours, Sabar kantha 75 

14. Adenwala Tours and Travels, Ahmedabad 126 



1161 WnMM AnsWfMI AGRAHAYANA 19, 1930 (~ IrJ au.tIt:Jna 1162 

2 3 

15. AI Khlzer Tours, Baroda 80 

16. Hal Corporation of India, Bangalore 100 

17. Muqaddas Tours and Travels, Bangalore 100 

18. Seair haj Service, Bangalore 200 

19. AI Syed Tours Intemational, Bangalore 200 

20. Labbalk Tours and Travels, Bangalore 225 

21. Kamataka Haj Group, Bangalore 100 

22. Tawakkal Tours and Travels, Bangalore 100 

23. AI Madina Tours and Travels, Bangalore 100 

24. Allahu Akbar Tours and Travels, Bangalore 100 

25. AI Taiyaba Tours and Travels, Bangalore 100 

26. AI Manaslk Tours and Travels Bangalore 100 

27. AI Rahman Haj Tours and Travels Bangalore 80 

28. Blsmlllah Tours and Travels, Bangalore 
70 

175 
29. Madani Hal Group, Gulbarga 

30. Ateeq haj Tours and Travels, Anantapur 
150 

60 
31. J.S. Tours and Travels, Bangalore 

32. AI Azam Tours and Travels, Hyderabad 
50 

33. Arfath Tours Haj & Umrah Group, Hyderabad 
100 

400 
34. Dheen Haj Service, Chennai 

250 
35. AI Noor Haj Service, Thanjavur 

400 
36. AI Amanath Haj Service Pvt. Ltd., Chennai 

150 
37. AI Haramine Haj Service (p) Ltd., Chennal 

300 
38. AI Hussam Travel & Tours India (P) Ltd., Purasawa 

150 
AI Fathah haj Service (P) Ltd., Tamil Nadu 39. 

100 
Sha Haj Service, Coimbatore 40 

80 
41. Salamath Haj Service, Ramnad 

100 
42. Trlchy Sunshine Haj Service, Ramnad 

50 
43. AI Madeena Haj Service, Chennai 
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44. 

45. 

46. 

47. 

48. 

49. 

50. 

51. 

52. 

53. 

54. 

55. 

56. 

57. 

58. 

59. 

60. 

61. 

62. 

63. 

64. 

65. 

66. 

67. 

68. 

69. 

70. 

71. 
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Fathimagani Haj Service, Ramanathapuram 

Kalanthar Haj Service, Pudukkottai 

Bushra Haj Serivce, Chennai 

Richway Tours and Travels, Coimbatore 

AI Safa Haj Service, Pudukkottai 

AI Huda Haj Service (P) Ltd., Colmbatore 

AI Misbah Haj & Umra Service, Chennai 

Badsha Tours and Travels, Kadapa 

Afzal Haj Tours and Travels (P) Ltd., Chennai 

AI Irshad Tours and Travels, Pattambi 

Mabrook hal Group, Malappuram 

SYS Haj Cell, Kozhikode 

AI Falah Travels & Haj Group, Malappuram 

Alban Haj Umrah Service Cochin 

Arafath Haj Group. Malappuram 

AI Farooq Haj Service. Malappuram 

AI Hussam India Hajj and Umra Service 
Management. Kochi 

AI Hind Tours and Travels. Calicut 

Bakkah Hajj Umrah Service, Malappuram 

Aslam haj Tours and Travels. Malappuram 

AI Hidaya Hajj Service, Kerala 

AI Jamia Hajj Group. Malappuram 

Ummulkhura hajj Service. Malappuram 

The Great Indian Tour co. Pvt. Ltd .• Trivandrum 

Air Travel Enterprises India Ltd., Trivandrum 

AI Harmain Hajj Umra Travels. Kollam 

Zam Zam Hajj Service. Calicut 

Indian Haj Service corporaticjln, Thiruvananthapuram 

to Qusslions 1164 

3 

100 

100 

75 

75 

115 

75 

50 

100 

100 

250 

175 

700 

600 

200 

220 

200 

400 

1700 

50 

150 

100 

130 

150 

50 

95 

100 

150 

150 
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72. Malabar Haj Group, Malappuram 300 

73. Nusrath Haj Umrah Service Tours and Travels, Malappuram 285 

74. AI Rifai Haj Umra Service, Palakkad 100 

75. Kerala Islam Haj & Umrah Service, Calicut 575 

76. Hijra Haj Group, Malappuram 200 

77. P.K.M. Travels, Punnathala, Kerala 150 

78. SYS Haj Group, Malappuram 200 

79. Fadhil Group Tours and Travels, Kannur 50 

80. Najath Khidmathul Hujjaj, Palakkad 360 

81. Muslim Tours Corporation, Mumbai 400 

82. Cosmic Tours and Travels, Mumbai 550 

83. Merchant Tour Service, Mumbai 100 

84. Arta Tours and Travels, Mumbai 200 

85. AI Hafiz Tours and Travels, Dhule 
100 

86. Arafat Travel Service, Thane 
85 

87. AI Khalid Tours and Travels, Mumbai 350 

88. Welcome Tours and Travels, Mumbai 
75 

89. Tamboli Tours and Travels, Ahmednagar 
400 

90. Makkah Haj Corporation, Mumbai 
300 

91. Asian Tours and Travels, Mumbai 
250 

120 
92. Mirza Tours and Travels, Lucknow 

100 
93. AI Uqba Tours and Travels, Kanpur 

800 
94. Atlas Tours anct"Travels, Mumbai 

eoo 
95. Akbar Travel of India, Mumbai 

600 
96. Benzy Tours and Travels, Mumbai 

600 
97. Delta Tours and Travels, Mumbai 

180 
98. AI Safa Tours, Mumbai 

50 
99. Mukhlis Haj & Umrah Tours, Thane 

200 
100. Akola Haj Tours, Akola 
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101. 

102. 

103. 

104. 

105. 

106. 

107. 

108. 

109. 

110. 

111. 

112. 

113. 

114. 

115. 

116. 

117. 

118. 

119. 

120. 

121. 

122. 

123. 

124. 

125. 

126. 

127. 

128. 

129. 
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Surat Haj Tours, Surat 

Poona Tours and Travel., Pune 

AI Ansar Haj & Umrah organizer, Mumbai 

Marshal Travels, Mumbai 

Al Irfran Tours and Travels, Mumbai 

Quadri Haj Service, Jabalpur 

Ikram Haj Corporation, Mumbai 

AI Multazim Haj Tours and Travel., Thane 

AI Madni Tours and Travels, Mumbai 

Darvesh Tours and Travel., Ahmedabad 

Kolhapur Haj Corporation, Kolhapur 

AI Akbar Tours, Mumbai 

Hajipir Haj Tours, Mumbai 

Aman Tourism, Kolhapur 

M K Travels, Mumbai 

Syedina Tours and Travels, Bangalore 

Ansaar Tours and Travels, Pune 

Kaazi Sarkar Travel, Neemuch 

Heena Travel Service, Lucknow 

Masoom Tours and Travels, Bharuch 

AI Hijaz Tours and Travels, Bharuch 

M K Haj & Umrah Travels, Kolkata 

Madinah Haj Tours & Travels Agency, Guwahati 

Tawakkal Tours, Baroda 

AI Aqsa Tours and Travels, Kolkata 

AI Hidayat Tours and Travels, Mumbai 

Modern Tours and Travels, Kolkata 

Multazim Haj Corporation, Thane 

AI Arafat Haj & Umrah Tours, Nagpur 

10 0uttI6IitJn6 1188 

3 

80 

100 

100 

100 

200 

85 

125 

50 

50 

175 

70 

100 

150 

90 

250 

225 

150 

60 

50 

50 

350 

100 

50 

215 

100 

80 

75 

50 

75 
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130. 

131. 

132. 

133. 

134. 

135. 

136. 

137. 

138. 

139. 

140. 

141. 

142. 

143. 

144. 

145. 

146. 

147. 

148. 

149. 

150. 

151. 

152. 

153. 

154. 

155. 

156. 

157. 

1.58. 
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Master Travels, Pune 

Kolkata Tours and Travels Pvt. ltd. Koikata 

MolYi Hal & Umrah Tours and Travels, Bharuch 

Bilal Haj & Umrah Tours and Travels, Bharuch 

AI Hamd haj & Umrah Tours, Mumbai 

Suez International, Navasari 

Mateen Tours. and Travels, Mumbai 

AI Multazim Haj & Umrah Service, Mumbal 

Indian Haj Corporation, Thane 

As Serat Tours, Mumbai 

G.B. Tours and Travels, lucknow 

Relief Tours and Travels, Godhra 

Sagar Tours and Travels, Gorakhpur 

Raza Tours and Travels, Bhilwara 

Shaheen Hal Tours and Travels, Bareity 

Gujarat Haj Tours, Ahmedabad 

Mohammedla Tours and Travels, Ahmedabad 

AI Quba Tours and Travels, Pune 

Sarkar Travels, Bhllwara, 

AI Aquib Travels Service, Thane 

Travel House Travels N Tours, Bhopal 

Arabia Tours and Travels Haj & Umrah, Pune 

Reliable Hal Umrah Tours, Thane 

AI Mehdi Tours, Mumbai 

AI Jamil Hal Tours, Murnbai 

Bakhla Tours and Travels, Mumbai 

Kadri Haj & Umrah Tours organizers, Ahmednagar 

Imaan International, Mumbai 

Air Flot Travels, Mumbai 

3 

120 

50 

100 

80 

150 

180 

100 

50 

80 

160 

120 

160 

70 

100 

100 

300 

200 

70 

100 

100 

50 

200 

75 

350 

125 

225 

90 

100 

100 
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159. 

160. 

161. 

162. 

163. 

164. 

165. 

166. 

167. 

168. 

169. 

170. 

171. 

172. 

173. 

174. 

175. 

176. 

177. 

178. 

179. 

180. 

181. 

182. 

183. 

184. 

185. 

186. 

187. 

Wtihlln Answers 

2 

Rumani Enterprises, Mumbal 

AI Hasan Travels, Mumbai 

Maulana Tours Corporation, Mumbai 

DECEMBER 10, 2008 

Sky Ship I ntfimational Pvt. Ltd., Mumbai 

AI Habeeb Tours, Mumbai 

Artat haj Tours, Viramgam Ahmedabad 

Ashraf Haj Umrah Tours, Amravati 

Regal Tour Service, Mumbai 

AI Waha Haj Tours, Mumbai 

Kotwala Tours and Travels. Mumbai 

Ghouse Tours and Travels, Kamataka 

Meera Tours and Travels, Ahmednagar 

Alliance Intematlonal Tours and Travels, Mumbai 

Akbar Tours and Travels. Kerala 

Tawaf E Makkah Tours and Travels, Mumbai 

Taj Tour & Travels, West Bengal 

AI Ameen Tours and Travels. Kanpur 

Azeem Tours and Travels. Mumbai 

AI Burhan Tours and Travels, Burhanpur 

Creative Enterprises, Mumbal 

AI Junaid Haj & Umrah Company. Me.erut 

AI Khuddam hall & Umrah Service. Sri Nagar 

Roshan Haj Umrah Tours and Travels, Maharashtra 

Mahdi Tours and Travels, Mumbai 

Ruby Tours and Travels, Puna 

Muqaddas Haj Corporation. Thane 

Bakhla Intemational Tours, Mumbai 

Arabian Tours and Travels. Mumbai 

As Safaa Tours and Travels. Mumbal 

10 Questions 1172 

3 

100 

100 

125 

300 

100 

100 

90 

100 

75 

100 

150 

50 

100 

450 

250 

125 

80 

140 

100 

400 

200 

150 

50 

150 

140 

100 

160 

160 

50 
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2 3 

188. lam lam Haj Tours and Travels, Mumbal 100 

1&9. AI Meraj Tours and Travel., Jodhpur 100 

190. .Jannat Tours and Travels, Faizabad 75 

191. AI Umair Tours and Travels, Bhiwandi 150 

192. Hamdaan Travel Service, Kolkata 100 

193. AI Hamaza Travels, Mumbai 50 

194. AI Atter Haj Corporation, Mumbai 75 

195. A1salam Haj 0 Umrah Tours, Akola 100 

196. AI Zoobi International Mumbai 150 

197. Saaheb Hal Service, Karnataka 100 

198. Asfahan Tours and Travels, Mumbai 100 

199. Tawakkal Tourism Corporation, Nagpur 90 

200 AI Amal Haj Umrah Service, Kerala 
100 

201. Multazam Tours pvt Ltd. Mumbai 
200 

202. Marhaba Haj Umrah Tours, Mumbai 
50 

203. AI Boraque Tours and Travels, Kolkata 
50 

204. Huda Haj Tours and Travels, Mumbai 
75 

100 
205. Moulana Haj Service, Mumbai 

50 
206. AI Ikhlas Haj Corporation, Maharashtra 

76 
207. AI Ameen Haj Corporation, Raigad 

350 
208. Beitulloah Tour International, Bangalore 

209. Marhaba Muqaddas Umrah Haj Tours, Mumbai 
50 

130 
210. Meezab E Rahmat 

100 
211. Kokan Tour Corporation, Thane 

50 
212. Saudi Tours & Travels, Mumbai 

100 
213. Rehbar Tours & Travels, Mumbai 

100 
214. Shafi Haj & Umra Tours, Ahmednagar 

50 
215. AI.Madeena Hal Umrah Tours, Nasik 

125 
216. A.1 Tours & Travels, Mumbai 
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217. Alifiya Tours & Travels, Mumbai 160 

218. Tashkent Tours & Travels, Surat 80 

219. AI Tawaf hajj-Umrah Travel & Tourism, Kollam 160 

220. AI-Haramalny Haj Group, Malappuram 300 

221. Alton Travels & Carga, Hyderabad 160 

222. Madina Tours & Travels, Hyderabad 80 

223. AI-Yaseen Tours & Travels, Hyderabad 260 

224. r2eerzada Travels, Mumbai 100 

225. Qiblah Haj Umrah Services, Mumbai 50 
Q 

226. As-Saud Tour, Navasarl 100 

227. Darul Haram Tours & Travel., Mumbal 120 

228. Labbaik Haj Tours & Travels, Nava .. ri 50 

229. Royell Travels & Cargo Service, Hyderabad 50 

230. Golden Travel., Hyderabad 225 

231. AI-Hira Tours & Travels, Hyderabad 160 

232. Sharief Tours & Travels, Hyderabad 100 

233. Fly International, Mumbai 100 

234. Dayar-E-Hablb Tours & Travels, Mumbai 225 

235. As-safa haj Tour, Navsari 175 

236. Haj Tours Corporation, Indore 100 

237. AI-Aklram Haj Tours, Mumbai 60 

238. AI-Husami Haj Umrah Tours, Thane 50 

239. Labbaik Tours & Travels, Mumbai 160 

240. Khadim Tours & Travels, Mumbai 200 

241. Nawab Travels Private Umlted, Delhi 50 

242. Haadi Tour Haj & Umrah, Malegaon 80 

243. Razzak Enterpises, Hyderabad 100 

244. Shukriya Travels, Mumbai 260 

245. Dayar-e-Haram Tours & Trall81s, Mumbai 80 
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246. Millath Hal Service, Chennal 150 

247. Classic Toura & Travels, Mumbai 180 

248. ,Creative Tours & Travels (India) Pvt. Ud., Mumbai 185 

249. Iftekhar Travel Services, Delhi 150 

250. ARK Enterprises Travel Agency, Hyderabad 85 

251. 3N Travels & Tourist Bureau, Mumbai 250 

252. Ahlan Haj & Umrah Servic:es. Delhi 50 

253. AI-Kabeer Tours & Travels, Mumbai 150 

254. Blsmillah Hal Tours & Travels, Pune 100 

255. Ajmsri Tours and Travels, Bhilwara. 100 

256. Ashiyana Tours and Travels. Delhi 200 

257. A.S. Enterprises, Delhi 
300 

258. Global Tours and Travels, Sri Nagar 
50 

259. Hameedya Tours and Travels. Bombay 300 

260. Samrat Tours and Travels. Jaipur 
300 

261. United Tours and Travels, Allahabad 
75 

262. Hijaz Tours and Travels. Mumbai 
50 

263. United Travels Service, Delhi 
300 

264. AI Haram Tours and Travels. Roorkee 
300 

265. Islamic: Tours and Travels, Luc:know 
100 

266. Anam Tours and Travels, Delhi 
135 

100 
267. Sultanjee Enterprises. Delhi 

200 
268. EI Burq Travels. Delhi 

50 
269. Madni Travels, Varanasi 

150 
270. Faiz Travels, Meerut 

100 
271. Chishtl Tours and Travels. Kanpur 

2300 
272. Fayz-e-Husayni Trust, Mumbai 

75 
273. AI Aliz Tours and Travels, Nashik 

274. Noorul Haram Tours and Travels. Roorkee, 
300 

50 
275. Metro Tours and Travels. 

50 
276. AI Mansoor Tours and Travels 

2n. AI Hamd he; & Umrah Tours & Travels, Mumbai 
100 
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StII""'.nt II 

SI.No. Name of the Pdvale Tour Operator Quota Alloted for 
Haj 2006 " 

2 3 . 
1. Tawakkal Tours and Travels, Ahmedabad 150 

2. Hazrat khawaja Garlb Nawaz Haj Tours, Ahmedabad 225 

3. Razzak & Sons (Kakiwala Tours & Travels) Ahmedabad 200 

4. Khawaja Garib Nawaz Tours and Travels, Ahmedabad 130 

5. AI Hashim Hal Tours, Ahmedabad 90 

6. Jigar Tours and Travels, Ahmedabad 130 

7. Akbari Tours and Travels, Ahmedabad 100 

8. AI-Aksha Tours and Travels, Ahmedabad 100 

9. AI-Faruqui Haj Umrah Tours, Sabar Kantha 125 

10. Safar Hal Tours, Ahmedabad 100 

11. Alit Tours and Travels, Ahmedabad 50 

12. Zam lam Tours and Travels, Ahmedabad 175 

13. The Vafadar Tours, Sabar kantha 75 

14. Adenwala Tours and Travels, Ahmedabad 125 

15. AI Khizer Tours, Baroda 80 

16. Hal Corporation of India, Bangalore 100 

17. Muqaddas Tours and Travels, Bangalore 100 

18. Seair haj Service, Bangalore 200 

19. AI Syed Tours 'International, Bangalore 200 

20. Labbaik Tours and Travels, Bangalore 225 

21. Karnataka Haj Group, Bangalore 100 

22. Tawakkal Tours and Travels, Bangalore 100 

23. AI Madina Tours and Travels, Bangalore 100 

24. Allahu Akbar Tours and Travels, Bangalore 100 

25. AI Taiyaba Tours and Travels, Bangaiore 100 

26. AI Manasik Tours and Travels, Bangalore 100 
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27. AI Rahman Haj Tours and Travels Bangalore 80 

28. Bismillah Tours and Travels, Bangalore 70 

29. Madani Hal Group, Gulbarga 175 

30. Ateeq Hal Tours and Travels, Anantapur 150 

31. J.S. Tours and Travels, Bangalore 50 

32. AI Azam Tours and Travels, Hyderabad 50 

33. Arfath Tours Haj & Umrah Group, Hyderabad 
100 

34. Dheen Hal Service, Chennai 
395 

35. AI Noor Haj Service, Thanjavur 
250 

36. AI Amanath Haj Service Pvt. ltd., Chennai 
395 

37. AI Haramine Haj Service (p) Ltd., Chennai 
150 

38. AI Huesam Travel & Tours India (P) Ltd., Purasawa 
300 

150 
39. AI Fathah haj Service (P) ltd., Tamil Nadu 

100 
40 Sha Haj Service, Coimbatore 

80 
41. Salamath Haj Service, Ramnad 

100 
42. Trichy Sunshine Haj Service, Ramnad 

50 
43. AI Madeena Hal Service, Chennai 

100 
44. :=athimagani Haj Service, Ramanathapuram 

100 
45. Kalanthar Haj Service, Pudukkottai 

75 
46. Bushra Haj Service, Chennai 75 
47. Richway Tours and Travelsm, Coimbatore 

115 
48. AI Safa Haj Service, Pudukkottai 75 
49. AI Huda Haj Service (P) Ltd., Coimbatore 

50 
50. AI Misbah Haj & Umra Service, Chennai 

100 
51. Badsha Tours and Travels, Kadapa 100 
52. Afzal Haj Tours and Travels (P) Ltd., Chennai 

250 
53. AI Irshad Tours and Travels, Pattambi 175 
54. Mabrook haj Group, Malappuram 700 
55. SYS Haj Cell, Kozhikode 
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56. 

57. 

58. 

59. 

60. 

61. 

62. 

63. 

64. 

65. 

66. 

67. 

68. 

69. 

70. 

71. 

72. 

73. 

74. 

75. 

76. 

n. 
.78. 

79. 

80. 

81. 
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AI Falah Travels & Haj Group, Malappuram 

Alban Haj Umrah Service Cochin 

Arafath Haj Group, Malappuram 

AI Farooq Haj Service, Malappuram 

AI Hussam India Hajj and Umra Service 
Management, Kochi 

AI Hind Tours and Travels, Callcut 

Bakkah Hajj Umrah Service, Malappuram 

As/am haj Tours and Travels, Ma/appuram 

"* AI Hidaya Hail Service, Keral. 

AI Jamla HaJJ Group, Malappuram 

Ummulkhura liail Service, Malappu~am 

The Great Indian Tour Co. Pvt. Ltd., 
Trivandrum 

Air Travel Enterprises India Ltd., Trivandrum 

AI Harmain Hajj Umra Travels, Kollam 

Zam Zam Hall Service, Calicut 

Indian Haj Service corporation, 
Thiruvananthapuram 

Malabar Haj Group, Malappuram 

Nusrath haj Umrah Service Tours and 
Travels, Malappuram 

AI RHai Haj Umra Service, Palakkad 

Keral. Islam Haj & Umrah Service, Calicut 

Hijra Haj Group, Malappuram 

P.K.M. Travels, Punnathala, Kerala 

SYS Haj Group, MaJappuram 

Fadhll Group Tours and Travels, Kannur 

Najath Khldmathul Huliai, Palakkad 

Muslim Tours Corporation, Mumbai 

to~ 1184 

3 

600 

200 

220 

200 

400 

1700 

50 

150 

100 

130 

150 

50 

95 

100 

150 

150 

300 

285 

100 

575 

200 

150 

200 

50 

350 

400 
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82. Cosmic Tours and Travels, Mumbai 550 

83. Merchant Tour Service, Mumbai 100 

84. Arta Tours and Travels, Mumbai 200 

85. AI H~fjz Tours and Travels, Dhule 100 

8S. Arafat Travel Service, Thane 85 

87. AI Khalid Tours and Travels, Mumbai 350 

88. Welcome Tours and Travels, Murnbal 75 

89. Tamboli Tours and Travels, Ahmednagar 400 

90. Makkah Haj Corporation, Mumbai 300 

91. Asian Tours and Travels, Mumbai 250 

92. Mirza Tours and Travels, Lucknow 
120 

93. AI Uqba Tours and Travels, Kanpur 
100 

94. Atlas Tours and Travels, Mumbai 
800 

95. Akbar Travel of India, Mumbai 
eoo 
600 

96. Benzy Tours and Travels, Mumbai 
eoo 

97. Delta Tours and Travels. Mumbai 
180 

98. AI Safa Tours, Mumbai 
50 

99. Mukhlis Haj & Umrah Tours, Thane 
200 

100. -Akola haj Tours, Akola 
80 

101. Surat Haj Tours, Surat 
100 

102. Poona Tours and Travels, Pune 
100 

103. AI Ansar Haj & Umrah organizer, Mumbai 
100 

104. Marshal Travels, Mumbai 
200. 

105. AI Irfran Tours and Travels, Mumbai 
85 

106. Quadri Haj Service, Jabalpur 
125 

107. Ikram Haj Corporation, Mumbai 
50 

108. AI Multazim Hal Tours and Travels, Thane 
50 

109. AI Madni Tours and Travels, Mumbai 
175 

110. Darvesh Tours and Travels, Ahmedabad 
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111. 

112. 

113. 

114. 

115. 

116. 

117. 

118. 

119. 

120. 

121. 

122. 

123. 

124. 

125. 

126. 

127. 

128. 

129. 

130. 

131. 

132. 

133. 

134. 

135. 

136. 

137. 

138. 

139. 
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Kolhapur Haj Corporation, Kolhapur 

AI Akbar Tours, Mumbai 

Hajipir Haj Tours, Mumbai 

Aman Tourism, Kolhapur 

M K Travels, Mumbai 

DECEMBER 10, 2008 

Syedina Tours and Travels, Bangalore 

Ansaar Tours and Travels, Pune 

Kaazi Sarkar Travel, Neemuch 

Heena Travel Service, lucknow 

Masoom l'ours and Travels, Bharuch 

AI Hijaz Tours and Travels, Bharuch 

M K Haj & Umrah Travels, Kolkata 

Madinah Haj Tours & Travels Agency, Guwahati 

Tawakkal Tours, Baroda 

AI Aqsa Tours and Travels, Kolkata 

AI Hidayat Tours and Travels, Mumbai 

Modem Tours and Travels, Kolkata 

Multazim Haj Corporation, Thane 

AI Arafat Haj & Umrah Tours, Nagpur 

Master Travels, Pune 

Kolkata Tours and Travels Pvt. Ltd. Kolkata 

Molvi Haj & Umrah Tours and Travels, Bharuch 

Bilal Haj & Umrah Tours and Travels, Bharuch 

AI Hamd Haj & Umrah Tours, Mumbai 

Suez Intemational, Navasari 

Mateen Tours and Travels, Mumbai 

AI munazim Haj & Umrah Service, Mumbai 

Indian Haj Corporation, Thane 

As Serat Tours, Mumbai 
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70 

100 

150 

90 

250 

225 

150 

60 

50 

50 

350 

100 

50 

215 

100 

60 

75 

50 

75 

120 

50 

100 

80 

150 

180 

100 

50 

80 

150 
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140. G.B. Tours and Travels. Lucknow 120 

141. Relief Tours and Travel., Godhra 150 

142. Sagar Tours and Travels, Gorakhpur ·70 

143. Raze Tours and Travels, Bhilwara 100 

144. Shaheen Haj Tours and Travels, Baraily 100 

145. Gujarat Haj Tours, Ahmedabad 300 

146. Mohammedla Tours and Travels, Ahmedabad 200 

147. AI Quba Tours and Travels, Pune 
70 

100 
148. Sarkar Travels, Bhilware, 

149. AI Aqulb Travels Service. Thane 
100 

150. Travel House Travels N Tours. Bhopal 
50 

151. Arabia Tours and Travels Haj & Umrah. Pune 
200 

76 
152. Reliable Haj Umrah Tours. Thane 

350 
163. AI Mehdi Tours. Mumbai 

125 
154. AI Jamil Haj Tours. Mumbai 

225 
155. Bakhla Tours and Travels. Mumbai 

156. Kadri Haj & Umrah Tours organizers. Ahmednagar 
80 

100 
157. Imaan Intemational, Mumbai 

100 
158. Air Flot Travels. Mumbai 

100 
159. Ruman~ Enterprises, Mumbai 

100 
160. AI Hasan Travels. Mumbai 

125 
161. Maulana Tours Corporation, Mumbai 

300 
162. Sky Ship International Pvt. Ltd., Mumbai 

100 
163. AI Habeeb Tours, Mumbai 

100 
164. Arfat haj Tours, Viramgam Ahmedabad 

80 
165. Ashraf Haj Umrah Tours. Amravati 

100 
166. Regal Tour Service, Mumbai 

75 
167. AI Waha Haj Tours. Mumbai 

168. Rapid Tours and Travels. Mumbai 
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170. 

171. 

172. 

173. 

174. 

175. 

176. 

177. 

178. 

179. 

180. 

181. 

182. 

183 .. 
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185. 

186. 

187. 

188. 

189. 

190. 

191. 

192. 

193. 

194. 

195. 

196. 

197. 
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Kolwala Tours and Travels, Mumbai 

Ghouse tours and Travels, Karnataka 

Moera Tours and Travels, Ahmednagar 

Alliance International Tours and Travels, Mumbai 

Akbar Tours and Travels, Kerala 

Tawa! E Makkah Tours and Travels, Mumbai 

Taj Tour & Travels, West Bengal 

AI Ameen Tours and Travels, Kanpur 

Azeem Tours and Travels, Mumbai 

AI Burhan Tours and Travels, Burhanpur 

Creative Enterprises, Mumbai 

AI Junaid Haj & Umrah Company, Meerut 

AI Khuddam hajj & Umrah Service, Sri Nagar 

Roshan Haj Umrah Tours and Travels, Maharashtra 

Awaliya Haj Tours, Indore 

Mahdi Tours and Travels, Mumbai 

Ruby Tours and Travels, Pune 

Muqaddas Haj Corporation, Thane 

Bakhla International Tours, Mumbai 

Arabian Tours and Travels, Mumbai 

As Safaa Tours and Travels, Mumbai 

Zam Zam Haj Tours and Travels, Mumbai 

AI Me raj Tours and Travels, Jodhpur 

Jannat Tours and Travels, Faizabad 

AI Umair Tours and Travels, Bhiwandi 

Hamdaan Travel Service, Kolkata 

AI Hamaza Travels. Mumbai 

AI Alter Haj Corporation, Mumbai 

Alsalam Haj 0 Umrah Tours, Akola 
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100 

150 

50 

100 

450 

250 

125 

eo 
140 

100 

400 

200 

150 

50 

50 

150 

140 

100 

160 

160 

50 

100 

100 

75 

150 

100 

50 

75 

100 
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198. AI Zoobi Intematlonal Mumbal 

150 199. Saaheb Hal Service, Kamataka 
100 200. Aslahan Tours and Travels, Mumba\ 
100 201. Tawakkal Tourism Corporation, Nagpur 

90 
202 AI Amal Hal Umrah Service, Kerala 100 
203. Multazam Tours Pvt. Ltd. Mumbai 200 
204. Mamaba Haj Umrah Tours, Mumbai 50 

50 
205. AI Boraque Tours and Travels, Kolkat. 

75 
206. Huda Haj Tours and Travels, Mumbai 

100 
207. Moulana Hal Service, Mumbai 

50 
208. AI Ikhlas Haj Corporation, Maharashtra 

75 
209. AI Ameen Haj Corporation, Raigad 

350 
210. Beitulloah Tour Intematlonal, Bangalore 

50 
211. Marhaba Muqaddas Umrah Haj· Tours, Mumbai 

130 212. Meezab E Rahmat 

100 213. Kokan Tour Corporation, Thane 

50 214. Saudi Tours & Travels, Mumbai 

100 215. qehbar Tours & Travels, Mumbai 

100 216. Shali Haj & Umra Tours, Ahmednagar 

50 217. AI.Madeena Hal Umrah Tours, Nasik 

125 218. A.1 Tours & Travels, Mumbai 

150 219. Allfiya Tours & Travels, Mumbai 

80 220. Tashkent Tours & Travels, Surat 

150 221. AI Tawal Hajj.Umrah Travel & Tourism, Kollam 

300 222. AI.Haramainy Haj Group, Malappuram 

150 223. Alton Travels & Carga, Hyderabad 

80 224. Madina Tours & Travels, Hyderabad 

250 225. AI.Vaseen Tours & Travels, Hyderabad 

100 226. Peerzada Travels, Mumbai 
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228. 

229. 

230. 

231. 

232. 

233. 

234. 

235. 

236. 

237. 

238. 

239. 

240. 

241. 

242. 

243. 

244. 

245. 

246. 

247. 

248. 

249. 

250. 

251. 

252. 

253. 

254. 

255. 
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Qiblah Haj Umrah Services, Mumbai 

As-Saud Tour, Navasari 
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Darul Haram Tours & Travels, Mumbal 

Labbaik Haj Tours & Travels, Navasari 

Royell Travels & Cargo Service, Hyderabad 

Golden Travels, Hyderabad 

AI-Hira Tours & Travels, Hyderabad 

Sharief Tours & Travels, Hyderabad 

Fly International, Mumbal 

Dayar-E-Habib Tours & Travels, Mumbai 

As-safa Haj Tour, Navsari 

Haj Tours Corporation, Indore 

AI-Aklram Haj Tours, Mumbal 

AI-Husami haj Umrah Tours, Thane 

Labbaik Tours & Travels, Mumbai 

Khadim Tours & Travels, Mumbai 

Nawab Travels Private Limited, Delhi 

Haadi Tour Haj & Umrah, Malegaon 

Razzak Enterprises, Hyderabad 

Shukriya Travels, Mumbai 

Dayar-e-Haram Tours & Travels, Mumbai 

Millath Haj Service, Chennai 

Classic Tours & Travels, Mumbai 

Creative Tours & Travels (India) Pvt. Ltd., Mumbai 

Iftekhar Travel Services, Delhi 

ARK Enterprises Travel Agency, Hyderabad 

3N Travels & Tourist Bureau, Mumbai 

Ahlan Haj & Umrah Services, Delhi 

AI-Kabeer Tours & Travels, Mumbai 
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50 

100 

120 

50 

50 

225 

150 

100 

100 

225 

175 

100 

60 

50 

150 

200 

50 

80 

100 

250 

80 

150 

180 

185 

150 

85 

250 

50 

150 
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256. 

257. 

258. 

259. 

258. 

259. 

260. 

261. 

262. 

263. 

264. 

265. 

266. 

267. 

268. 

269. 

270. 

271. 

272. 

273. 

274. 

275. 

276. 

277. 

278. 

279. 

280. 

281. 

282. 
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Bismillah Haj Tours & Travels, Puna 

Ajmeri Tours and Travels, Bhilwara, 

Ashiyana Tours and Travels, Delhi 

A.S. Enterprises, Delhi 

Global Tours and Travels, Sri Nagar 

Hameedya Tours and Travels, Bombay 

Samrat Tours and Travels, jaipur 

Hameedya Tours and Travels, Bombay 

Samrat Tours and Travels;' Jaipur 

United Tours and Travels, Allahabad 

Hljaz Tours and Tra~els, Mumbai 

United Travels Service, Delhi 

AI Haram Tours and Travels, Rorkee 

Islamic Tours and Travela, Lucknow 

Anam Tours and Travels, Deihl 

Sultanjee Enterprises, Delhi 

EI Burq Travels, Delhi 

Madni Travels, Varana.i 

Faiz Travels, Meerut 

Chishtl Tours and Travels, Kanpur 

Fayz-e-Husayni Trust, Mumbai 

Sanjar Travels, Ahmedabad 

AI Minar Tours & Travels, Hlmmatnagar, Ahmedabad 

Aman Tours and Travels, Tarapur Guiarat 

Noble Tours and Travels, Ahmedabad 

Altima Tours and Travels, Trivandrum 

M G Tours & Travels, West Bengal 

Mariyam Taj Tours, Indore 

Rabita Haj Umrah Tours, Aurangabad 

3 

100 

100 

200 

300 

50 

300 

300 

300 

300 

76 

50 

300 

300 

100 

135 

100 

200 

50 

150 

100 

2300 

100 

125 

70 

i5 

400 

60 

110 

150 
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AI Fand Tours and Travels, Guiarat 

Faisal Tours and Travels, New Deihl 

Khandesh Haj Corporation, Jalgaon 

Momin Haj Umrah Tours, Mumbai 

Hajir Tours & Travels, Secunderabad 

Mehdi Tours and Travels, Lucknow 

Metro Tours and Travels, 

AI Mansoor Tours and Travels 

Name of the Private Tour operator 

2 

Tawakkal Tours and Travels, Ahmedabad 

Hazrat khawaja Garib Nawaz Haj Tours, 
Ahmedabad 

Stlltement 11/ 

Razzak & Sons (Kakiwala Tours & Travels) 
Ahmedabad 

Khawaja Ganb Nawaz Tours and Travels, 
Ahmedabad 

AI Hashim Haj Tours, Ahmedabad 

Jigar Tours and Travels, Ahmedabad 

Akbari Tours and Travels, Ahmedabad 

AI-Aksha Tours and Travels, Ahmedabad 

AI-Faruqui Haj Umrah Tours, Sabar Kantha 

Safar Haj Tours, Ahmedabad 

Alii Tours and Travels, Ahmedabad 

Zam Zam .Tours and Travels, Ahmedabad 

The Va.adar Tours, Sabar kantha 

Adenwala Tours and Travels, Ahmedabad 

AI Khizer Tours, Baroda 

10 0utMti0ns 1200 
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125 

50 

125 

150 

60 

50 

50 

50 

Quota Alloted for Haj 2007 

3 

150 

225 

200 

130 

90 

130 

100 

100 

125 

100 

so 

175 

75 

~25 

80 
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16. Haj Corporation of India, Bangalore 100 

17. Muqaddas Tours and Travels, Bangalore 100 

18. s.air Haj Service, Bangalore 200 

19. AI Syed Tours International, Bangalore 200 

20. Labbaik Tours and Travels, Bangalore 225 

21. Kamataka Haj Group, Bangalore 100 

22. Tawakkal Tours and Travels, Bangalore 100 

23. AI Madina Tours and Travels, Bangalore 100 

24. Allahu Akbar Tours and Travels, Bangalore 100 

25. AI Taiyaba Tours and Travels, Bangalore 100 

26. AI Manasik Tours' and Travels Bangalore 
100 

27. AI Rahman Haj Tours and Travels Bangalore 
80 

28. Bismillah Tours and Travels, Bangalore 
70 

175 
29. Madani Haj Group, Gulbarga 

150 
30. Ateeq haj Tours and Travels, Anantapur 

50 
31. J.S. Tours and Travels, Bangalore 

60 
32. AI Azam Tours and Travels, Hyderabad 

33. Arfath Tours Haj & Umrah Group, Hyderabad 
100 

385 
34. Dheen Haj Service, Chennai 

260 
35. AI Noor Haj Service, Thanjavur 

396 
36. AI Amanath Haj Service Pvt. Ltd., Chennai 

160 
37. AI Haramine Haj Service (p) Ltd., Chennai 

30 

38. AI Hussam Travel & Tours India (P) Ltd., Purasawa 
150 

39. AI Fathah haj Service (P) Ltd., Tamil Nadu 
100 

40 Sha Haj Service, Coimbatore 
80 

41. Salamath Haj Service, Ramnad 
100 

42. Trichy Sunshine Hal Service, Ramnad 
50 

43. AI Madeena Hal Service, Chennai 
100 

44. Fathimaganj Haj Service, Rarnanathapuram 



1203 Wni'Mn AMWfIIIS DECEMBER 10, 2008 

45. 

46. 

47. 

48. 

49. 

50. 

51. 

52. 

53. 

54. 
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57. 
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60. 

61. 

62. 

63. 

64. 
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66. 

67. 
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69. 

70. 

71. 

72. 
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Kalanthar Hal Service, Pudukkottai 

Bushra Hal Serlvce, Chennal 

Rlchway Tours and Travelsm, Colmbatore 

AI Safa Haj Service, Pudukkottal 

AI Huda Hal Service (P) Ltd., Coimbatore 

AI Misbah Haj & Umra Service, Chennai 

Badsha Tours and Travels, Kadapa 

Afzal Haj Tours and Travels (P) Ltd., Chennai 

Saleem Haj & Umrah Service, Chennai 

AI lrahad Tours and Travels, Pattainbi 

Mabrook Haj Group, Malappuram 

SYS Haj Cell, Kozhikode 

AI Falah Travels & Haj Group, Malappuram 

Alban Haj Urnrah Service, Coeh!n 

Arafath Haj Group. Malappuram 

AI Farooq Haj Service. Feroke 

AI Hussam India Hajj and Umra Service management. Koehi 

AI Hind Tours and Travels, Calicut 

Vazco Haj Group. Kozhikode 

Salamath Hall Service. Calicut 

Bakkah Hajj Umrah Service, Malappuram 

Aslam Haj Tours and Travels. Malappuram 

AI Hidaya Hajj Service. Kerala 

AI Jamia Hajj Group. Malappuram 

Ummulkhura Hajj Service. Malappuram 

The Great Indian Tour co. Pvt. Ltd., Trlvandrum 

Air Travel Enterprises India Ltd., Trtvandrum 

AI Harmain hajj Umra Travels. Kollam 

Zam Zam Hajj Service. Calicut 

to OutIstions 1204 
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100 

75 

75 

115 

75 

50 

100 

50 

50 

1'50 

175 

700 

600 

200 

220 

200 

395 

600 

550 

550 

50 

150 

100 

130 

150 

50 

95 

100 

150 
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74. . Indian Haj Service corporation, Thiruvananthapuram 150 

75. Malabar Ha; Group, Malappuram 300 

76. Nusrath Hajj Umrah Service Tours and Travels, Malappuram 285 

77. AI Rilai Haj Umra Service, Palakkad 100 

78. Kerala Islam Haj & Umrah Service, Calicut 575 

79. Hi;ra Haj Group, Malappuram 200 

80. P.K.M. Travels, Punnathala, Kerala 150 

81. SYS Haj Group, Malappuram 200 

82. Fadhil Group Tours and Travels, Kannur 50 

83. Najath Khidmathul HUBaj, Palakkad 350 

84. .Muslim Tours Corporation, Mumbai 400 

85. Cosmic Tours and Travels, Mumbai 385 

86. Merchant Tour Service, Mumbai 100 

87. Arfa Tours and Travels, Dhule 200 

88. AI Hafiz Tours and Travels, Dhule 100 

89. Aratat Travel Service, Thane 85 

90. AI Khalid Tours and Travels, Mumbai 350 

91. Welcome Tours and Travels, Mumbai 76 

92. Tamboli Tours and Travels, Ahmednagar 400 

93. Makkah Haj Corporation, Mumbal 300 

94. Asian Tours and Travels, Mumbai 250 

95. Mirza Tours and Travels, Lucknow 120 

96. AI Uqba Tours and Travels, Kanpur 100 

97. Atlas Tours and Travels, Mumbai 800 

98. Akbar Travel of India, Mumbai 600 

99. Benzy Tours and Travels, Mumbai 600 

100. Delta Tours and Travels, Mumbai 600 

101. AI Safa Tours, Mumbai 180 

102. Mukhlis Haj & Umrah Tours, Thane 50 
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103. 

104. 

105. 

106. 

107. 

108. 

109. 

110. 

111. 

112. 

113. 

114. 

115. 

116. 

117. 

118. 

119. 

120. 

121. 

122. 

123. 

124. 

125. 

126. 

127. 

128. 

129. 

130. 

131. 
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Akola Haj Tours, Akola 

Surat Haj Tours, Surat 

Poona Tours and Travels. Pune 

DECEMBER 10, 2008 

AI Ansar haj & Umrah organizer, Mumbai 

Marshal Travels, Mumbai 

AI Irtran Tours and Travels, Mumba/ 

Quadri Haj Service, Jabalpur 

Ikram Haj Corporation, Murnbai 

AI Multazim Haj Tours and Travels, Thane 

AI Madni Tours and Travels, Mumbai 

Darvesh Tours and Travels, Ahmedabad 

Kolhapur Haj Corporation, Kolhapur 

AI Akbar Tours, Mumbai 

Hajipir Haj Tours. Mumbai 

Aman Tourism. Kolhapur 

M K Travels, Mumbai 

Syedina Tours and Travels, Bangalore 

Ansaar Tours and Travels, Pune 

Kaazi Sarkar Travel. Neemuch 

Haena Travel Service, Lucknow 

Masoom Tours and Travels, BhaNCh 

AI Hijaz Tours and Travels, Bharuch 

M K Haj & Umrah Travels, Kolkata 

Madinah Haj Tours' & Travels Agency, Guwahati 

Tawakkal Tours, Baroda 

A! Aqsa Tours and Travels, Kolkata 

AI Hidayat Tours and Travels, Mumbai 

Modem Tours and Travels, Koikata 

Multazim Haj Corporation, Thane 

to QWII/tJnS 1208 
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200 

80 

100 

100 

100 

200 

85 

125 

50 

50 

175 

70 

100 

150 

90 

250 

225 

150 

60 

50 

50 

350 

100 

50 

215 

100 

80 

75 

50 
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132. AI Aralat Ha; & Umrah Toura. Nagpur 75 

133. Master Trava.. Pune 120 

134. KoIkata Tours and Trava. Pvt. Ltd. Kolkata 50 

135. Moivi Haj & Umrah Tours and Travels. Bharuch 100 

136. Bilal Haj & Umrah Tours and Travels. Bharuch 80 

137. AI Hamd Haj & Umrah Tours. Mumbai 150 

138. Suez International. Navasari 180 

139. Mateen Tours and Travels. Mumbai 100 

140. AI Multazim Haj & Umrah Service. Mumbai 50 

141. Indian Haj Corporation. Thana 80 

142. As Serat Tours, Mumbai 150 

143. G.B. Tours and Travels. Lucknow 120 

144. Relief Tours and Travels. Godhra 150 

145. Sagar Tours and Travels. Gorakhpur 70 

146. Raza Tours and Travels. Bhilwara 100 

147. Shaheen Hal Tours and Travels, Bareily 100 

148. Gujarat Haj Tours, Ahmedabad 300 

149. Mohammedia Tours and Travels, Ahmedabad 200 

150. AI Ouba Tours and Travels, Pune 70 

151. Sarkar Travels. Bhilwara, 100 

152. AI Aquib Travels Service, Thane 100 

153. Travel House Travels N Tours. Bhopal 50 

154. Arabia Tours and Travels Haj & Umrah, Pune 200 

155. Reliable Haj Umrah Tours. Thane 75 

156. AI Mehdi Tours. Mumbai 350 

157, AI Jamil Haj Tours, Mumbai 125 

158. Bakhla Tours and Travels. Mumbai 225 " 

159. Kadri Haj & Umrah Tours organizers, Ahmednagar 90 

160. Imaan Intemational, Mumbai 100 
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164. 
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Air Flot Travels, Mumbai 

Rumani Enterprises, Mumbai 

AI Hasan Travels, Mumbai 

Maulana Tours Corporation, Mumbai 

DECEMBER 10, 2008 

Sky Ship Intemational Pvt. Ltd., Mumbai 

AI Habeeb Tours, Mumbai 

Arfat Haj Tours, ·Viramgam Ahmedabad 

Ashraf Haj Umrah Tours, Amravati 

Regal Tour Service, Mumbai 

AI Waha Haj Tours, Mumbai 

Rapid Tours and Travels, Mumbai 

Kotwala Tours and Travels, Mumbai 

Ghouse Tours and Travels, Kamataka 

Meera Tours and Travels, Ahmednagar 

Alliance International Tours and Travels, Mumbai 

Akbar Tours and Travels, Kerala 

Tawaf E Makkah Tours and Travels, Mumbai 

Taj Tour & Travels, West Bengal 

AI Ameen Tours and Travels, Kanpur 

Azeem Tours and Travels, Mumbai 

AI Burhan Tours and Travels, Burhanpur 

Creative Enterprises, Mumbai 

AI Junaid Haj & Umrah Company, Meerut 

AI Khuddam hajj & Umrah Service, Sri Nagar 

Roshan Haj Umrah Tours and Travels, Maharashtra 

Awaliya Haj Tours, Indore 

Mahdi Tours and Travels, Mumbai 

Ruby Tours and Travels, Pune 

Muqaddas Haj Corporation, Thane 

10 OuuNons 1212 
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100 

100 

100 

125 

300 

100 

100 

90 

100 

75 

125 

100 

150 

50 

100 

450 

250 

125 

80 

140 

100 

395 

200 

150 

50 

50 

150 

140 

100 
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191. 

192. 
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199. 

200. 

201. 

202. 

203. 

204. 

205 

206. 

207. 

208. 

209. 
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211. 
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Bakhla Intemational Tours, Mumbai 

Arabian Tours and Travels, Mumbai 

As Safaa Tours and Travels, Mumbai 

Zam Zam Haj TClIrs and Travels, Mumbai 

AI Meraj Tours and Travels, Jodhpur 

Jannat Tours and Travels, Faizabad 

AI Umair Tours and Travels, Bhiwandi 

Hamdaan Travel Service, Kolkata 

AI Hamaza Travels, Mumbai 

AI Atter Haj Corporation, Mumbai 

Alsalam Haj 0 Umrah Tours, Akola 

AI Zoobi Intemational Mumbai 

Saaheb Haj Service, Kamataka 

Aslahan Tours and Travels, Mumbai 

Tawakkal Tourism Corporation, Nagpur 

AI Amal Haj Umrah Service, Kerala 

Muhazam Tours Pvt ltd. Mumbai 

Marhaba Haj Umrah Tours, Mumbai 

AI Boraque Tours and Travels, Kolkata 

Huda Haj Tours and Travels, Mumbai 

Moulana Haj Service, Mumbai 

AI Ikhlas Haj Corporation, Maharashtra 

AI Ameen Haj Corporation, Raigad 

Beitulloah Tour International, Bangalore 

Marhaba Muqaddas Umrah Haj Tours, Mumbai 

Meezab E Rahmat Haj Umrah & Ziyarat Tours, Nahik 

Meezab E Rahamat Haj Umrah & Ziyarat Tours, 

Kokan Tour Corporation, Thane 

Saudi Tours & Travels, Mumbai 

ID 0t.ItI8Ii0M 1214 
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160 

160 

50 

100 

100 

75 

150 

100 

50 

75 

100 

150 

100 

100 

90 

100 

200 

50 

50 

75 

100 

50 

75 

350 

50 

65 

65 

100 

50 
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Rehbar Tours & Travels, Mumbai 

Shafi Haj & Umra Tours, Ahmednagar 

AI-Madeena haj Umrah Tours, Nasik 

A-1 Tours & Travels, Mumbai 

Aliflya Tours & Travels, Mumbai 

Tashkent Tours & Travels, Surat 

AI Tawaf hajj-Umrah Travel & Tourism, Kollam 

AI-Haramainy Haj Group, Malappuram 

Alton Travels & Carga, Hyderabad 

Madina Tours & Travels, Hyderabad 

AI-Yaseen Tours & Travels, Hydarabad 

Peerzada Travels, Mumbai 

Qiblah haj Umrah Services, Mumbal 

As-Saud Tour, Navasari 

Darul Haram Tours & Travels, Mumbai 

Labbalk Haj Tours & Travels, Navasari 

Royell Travels & Cargo Service, Hyderabad 

Golden Travels, Hyderabad 

AI-Hira Tours & Travels, Hyderabad 

Sharief Tours & Travels, Hyderabad 

Fly International, Mumbai 

Dayar-E-Habib Tours & Travels, Mumbai 

As-safa Haj Tour, Navsari 

Haj Tours Corporation, Indore 

AI-Aklram Haj Tours, Mumbai 

AI-Husami haj Umrah Tours. Thane 

Labbaik Tours & Travels. Mumbai 

Khadim Tours & Travels, Mumbai 

Nawab Travels Private Umited. Delhi 

to QutIs/lon$ 1218 
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50 
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150 

80 

150 

300 

150 

80 

250 

100 

50 

100 

120 

50 

50 

225 

150 

100 

100 

225 

175 

100 

60 

50 

150 

200 

50 
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248. 

249. 

250. 

251. 

252. 

153. 

254. 

255. 

256. 

257. 

258. 

259. 

260. 

261. 

262. 

263. 

264. 

265. 

266. 

267. 

268. 

269. 

270. 

271. 

272. 

273. 

274. 

275. 

276. 
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Haadi Tour Haj & Umrah, Malegaon 

Razzak Enterpises, Hyderabad 

Shukriya Travels, Mumbai 

Dayar-e-Haram Tours & Travels, Mumbai 

Millath Haj Service, Chennai 

Classic Tours & Travels, Mumbal 

Creative Tt)urs & Travels (India) Pvt. Ltd., Mumbai 

Iftekhar Travel Services, Delhi 

ARK Enterprises Travel Agency, Hyderabad 
'";~ 

3N Travels & Tourist Bureau, Mumbai • 

.Ahlan Haj & Umrah Services, Delhi 

AI-Kabeer Tours & Travels, Mumbai 

Bismillah Haj Tours & Travels, Pune 

Ajmsri Tours and Travels, Bhllwara, 

Ashiyana Tours and Travels, Delhi 

A.S. Enterprises, Delhi 

Global Tours and Travels, Sri Nagar 

Hameedya Tours and Travels, 8,ombay 

Samrat Tours and Travels, Jaipur 

United Tours and Travels, Allahabad 

Hijaz Tours and Travels, Mumbal 

United Travels Service, Delhi 

AI Harem Tours and Travels, Roorkee 

Islamic Tours and Travels, Lucknow 

Anam Tours and Travels, Delhi 

Sultanjee Enterprises, Deihl 

EI Burq Travels, Delhi 

Madni Travels, Varanasi 

Faiz Travels, Meerut 

10 0utI8titJns 1218 
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80 

100 

250 

80 

150 
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185 

150 

85 
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50 
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300 

60 

300 

300 

75 

50 

300 

300 

100 

135 

100 

200 

50 

150 
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277. Chishti Tours and Travels, Kanpur 

278. Fayz-e-Husayni Trust, Mumbai 

279. Sanjar Travels, Ahmedabad 

280. AI Minar Tours & Travels, Hlmmatnagar, Ahmedabad 

281. Aman Tours and Travels, Tarapur Gujarat 

282. Noble Tours and Travels, Al'lmedabad 

283. Altlma Tours and Travels, Trlvandrum 

284. M G Tours & Travels, West Bengal 

285. Mariyam Taj Tours, Indore 

286. Rabita haj Umrah Tours, Aurangabad 

287. AI Farid Tours and Travels, Gujarat 

288. Fainl Tours and Travels, New Delhi 

289. Khandesh haj Corporation, Jalgaon 

290. Mom!n Haj Umrah Tours, Mumbai 

291. Hajir Tours & Travels, Secunderabad 

292. Mehdi Tours and Travels, Lucknow 

293. AI Aziz Tours and Travels, Nashik 

294. Noorul Haram Tours and Travels, Roorkee, 

295. AI Mabrook Hall Group, Malappuram 

296. Metro Tours and Travels, 

)97. AI Mansoor Tours and Travels 

Statement IV 

Haj 2OOl/-Allotmsnt of Haj Quota to the Private Tour Operators 

SI.No. Name of the Private Tour operator 

2 

1, 3N Travels & Tourist Bureau, Mumbai 

A.S. Enterprises, Delhi 

A·l Tours & Travo:lls, Mumbai 

10 OuH/ions 1220 

3 

100 

2300 

100 

125 

70 

75 

400 

60 

110 

150 

125 

50 

125 

150 

60 

50 

50 

50 

170 

50 

50 

Quota approvod 
for Haj 2008 

3 

250 

300 

1.25 
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4. Adenwalll Tours and Travels, Ahmedabad 125 

5. Afzal Haj Tours and Travels (P) Ltd., Chennai 50 

6. Ahlan Haj & Umrah Services, Delhi 50 

7. Air Flot Travels, Mumbal 100 

8. Air Travel Enterprises . India Ltd., Trivandrum 95 

9. Ajmeri Tours and Travels, Bhilwara, Rajasthan 150 

10. Akbar Tours and Travels, Kerala 450 

11. Akbar Travel of India, Mumbai 600 

12. Akbari Tours and Travels, Ahmedabad 100 

13. Akola Hai Tours, Akola, Maharashtra 200 

14. AI Akbar Tours, Mumbai 100 

15. AI Amal Hai Umrah Service, Kerala 100 

liS. AI Amanath Hai Service Pvt. Ltd., Chennai 395 

75 1". AI Ameen Haj Corporation, Raigad, Madhya Pradesh 
. ":a', 

. 18. AI Ameen Tours and Travels, Kanpur 80 

19. AI Ansar haj & Umrah organizer, Mumbal 100 

20. AI Aqsa Tours and Travels, Kolkata 100 

21. AI Aquib Travels Service, Thane 100 

22. AI Arafat Hai ...... Umrah Tours, Nagpur 75 

23. AI Atter Haj Corporation, Mumbai 75 

24. AI Azam Tours and Travels, Hyderabad 50 

25. AI Aziz Tours and Travels, nashik 50 

26. AI Boraque Tours and Travels, Kolkata 50 

27. 1\1 Boraque Tours and Travels, Burhanpur, Madhya Pradesh 100 

28. AI Falah Travels & Haj Group, Malappuram 600 

29. AI Farid Tours andi·avels, Gujarat 125 

30. AI Farooq Haj Service, Feroke, Kerala 200 

31. AI Fathah Haj Service (P) Ltd., Tamilnadu 150 

32. AI Habeeb Tours, Mumbai 100 
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33. AI Hafiz Tours and :rravels, Chule, Maharashtra 100 

34. AI Hamd Haj & Umrah Tours & Travels, Mumbai 100 

35. AI Hamd Haj & Umrah Tours, Mumbai 160 

36. AI Hamza Travels, Mumbai 50 

37. AI Haram Tours and Travels, Rorkee 300 

38. AI Haramine Haj Service (P) ltd., Chennai 160 

39. AI Harmain Hail Umra Travels, Kollam, Kerala 100 

40. AI Hasan Travels, Mumbai 100 

41. AI Hashim Haj Tours, Ahmedabad 90 

42. AI Hidaya Haj Service, Kerala 100 

43. AI Hidayat Tours and Travels, Mumbal 80 

44. AI Hijaz Tours and Travels, Bharuch, Gujarat 350 

45. AI hind Tours and Travels, Calicut. eoo 
46. AI Huda Haj Service (P) Ltd., Coimbatore 75 

47. AI Hussam India Hail and Umra Service Management, Kochl, kerala 395 

48. AI Hussam Travel & Tours India (P) ltd., Purasawa, Chennal 300 

49. AI Ikhlas Haj Corporation, Maharashtra 50 

50. AI Irfran Tours and Travels, Mumbai 200 

51. AI Irshad Tours and Travels, Pattambi, Kerala 250 

52. AI Jamia Haj Group, Malappuram 130 

53. AI Jamil Haj Tours, Mumbai 125 

54. AI Junaid Haj & Umarh company, Meerut 200 

55. AI Khalid Tours and Travels, Mumbai 350 

56. AI Khizer Tours, Baroda 80 

57. AI Khuddam Hall & Umrah Service, Sri Nagar 150 

58. AI Mabrook Hajj Group, Malappuram 170 

59. AI Madeena Haj Service, Chennal 50 

60. AI Madlna Tours and Travels, Bangalore 100 

61. AI Madni Tours and Travels, Mumbai 50 
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62. 

63. 

84. 

65. 

68. 

67. 

68. 

69. 

70. 

71. 

72. 

73. 

74. 

75. 

76. 

77. 

78. 

79. 

80. 

81. 

82. 

83. 

84. 

85. 

86. 

87. 

88. 

89. 

90. 
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AI Manasik Tours Intemational, BangaJore 

AI Man800r Tours and Travels, Ahmedabad 

AI Mehdi Tours, Mumbai 

AI Meraj Tours and Travels, Jodhpur 

AI Minar Tours & Travels, Himmatnagar, Ahmedabad 

AI Misbah Haj & Umra Service, Channai 

AI Multazim Haj & Umrah Service, Mumbai 

AI Multazim Haj Tours and Travels, Thane 

AI Noor Haj Service, Thanjawr, Tamllnadu 

AI Cuba Tours and Travels, Pune 

AI Rahman Haj Tours and Travels, Bangalore 

AI Rifai Haj Umra Service, Palakkad, Kerala 

AI Safa Haj Service, Pudukkottal, Kerala 

AI Safa Tours, tW1umbai 

AI Syed Tours Intemational, 8angaJore 

AI Taiyba Tours and Travels, Bangalore 

AI Tawaf Hajj-Umrah Travel & Tourism, Kollam, Kerala 

AI Umair Tours and Travels, Bhiwandi 

AI Uqba Tours and Travels, Kanpur 

AI Waha Hal Tours, Mumbai 

AI Zoobi Intemational, Mumbai 

AI-Aksha Tours and Travels, Ahmedabad 

AI-Aksha Tours and Travels. Ahmedabad 

Alban Hajj Umrah Service, Cochin 

AI-Faruqui Haj Umrah Tours. Saber Kantha 

AI-Haramainy Haj Group, Malappuram 

AI.Hira Tours & Travelas, Hyderabad 

AI-Husami Haj Umrah Tours, Thane 

Alif Tours and Travels. Ahmedabad 

ID au.titJM 1228 

3 

100 

60 

360 

100 

125 

60 

50 

50 

250 

70 

80 

100 

115 

180 

200 

100 

150 

150 

100 

75 

150 

60 

100 

200 

125 

300 

150 

50 

50 
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91. 

92. 

93. 

94. 

95. 

96. 

97. 

98. 

99. 

100. 

101. 

102. 

103. 

104. 

105. 

106. 

107. 

108. 

109. 

110. 

111. 

112. 

113. 

114. 

115. 

116. 

117. 

118. 

119. 
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Alitiya Tours & Travels, Mumbai 

AI-Kabeer Tours & Travels, Mumbai 

DECEMBER 10, 2008 

Allahu Akbar Tours and Travels, Bangalore 

Alliance Intemational Tours and Travels, Mumbai 

AI-Madeena Haj Umrah Tours, Nasik 

Alsalam Haj 0 Umrah Tours, Akola 

Altima Tours and Travels, Trivandrum, Kerala 

Alton Travels & Cargo, Hyderabad 

AI-Yaseen Tours & Travels, Hyderabad 

Aman Tourism, Kolhapur 

Aman Tours and Travels, Tarapur Gujarat 

Anam Tours and Travels, Deihl 

Ansaar Tours and Travels, Pune 

Arabia Tours and Travels Haj & Umrah, Pune 

Arabian Tours and Travels, Mumbai 

Aratat Travel Service, Thane 

Arafath Haj Group, Malappuram 

Arfa Tours and Travels, Mumbai 

Arfat Haj Tours, Viramgam Ahmedabad 

Arfath Tours Haj & Umreh Group, Hyderabad 

ARK Enterprises Travel Agency, Hyderabad 

As Safaa Tours and Travels, Mumbai 

As Serat Tours, Mumbai 

Astahan Tours and Travels, Mumbai 

AShiyana Tours and Travels, Delhi 

Ashraf Haj Umrah Tours, Amravati, Maharashtra 

Asian Tours and Travels, Murnbai 

Aslam Haj Tours and Travels, Malappuram 

As-safa Haj Tour, Navsari, Gujarat 

/0 0uss/i0n6 1228 
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150 

150 

100 

100 

60 

100 

400 

150 

250 

90 

70 

135 

150 

200 

160 

85 

220 

200 

100 

100 

85 

50 

150 

100 

200 

90 

250 

150 

175 
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120. As-Saud Tour, Navasari, Gujarat 100 

121. Ateeq Haj Tours and Travels, Anantapur, Andhra Pradesh 150 

122. Atlas Tours and Travels, Mumbai 800 

123. Awaliya Haj Tours, Indore 50 

124. Azeem Tours and Travels, Mumbai 140 

125. Badsha Tours and Travels, kadapa, Andhra Pradesh 100 

126. Bakhala Intemational Tours, Mumbal 160 

127. Bakhla Tours and Travels, Mumbal 225 

128. Bakkah Hall Umrah Service, Malappuram 50 

129. Beitulloah Tour Intemational, Bangalore 350 

130. Benzy Tours and Travels, Mumbai 600 

131. Bilal Haj & Umrah Tours and Travels, Bharuch 80 

132. Bismillah Haj Tours & Travels, Pune 100 

133. Bismiliah Tours and Travels, Bangalore 70 

134. Bushra Haj Service, Chennai 75 

135. Chishti Tours and Travels, Kanpur 100 

136. Classic Tours & Travels, Mumbai 180 

137. Cosmic Tours and Travels, Mumbai 365 

138. Creative Enterprises, Mumbai 395 

139. Creative Tours & Travels (India) Pvt. Ltd., Mumbai 185 

140. Darul Haram Tours & Travels, Mumbai 120 

141. Darvesh Tours and Travels, Ahmedabad 175 

142. Dayar-e-Habib Tours & Travels, Mumbai 225 

143. Dayar-e-Haram Tours & Travels, Mumbai 80 

144. Delta Tours and Travels, Mumbai 600 

145. Dheen Haj Service, Chennai 395 

146. EI Burq Travels, Delhi 200 

147. Fadhil Group Tours and Travels, Kannur, Kerata 50 

148. Faisal Tours and Travels, New Delhi 50 
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149. Faiz Travels, Meerut 150 

150. Fathimaganj Haj Service, Ramanathapuram, Andhra Pradesh 100 

151. Fly Intemational, Mumbai 100 

152. G.B. Tours and Travels, Lucknow 120 

153. Ghouse Tours and Travels, Kamataka 150 

154. Global Tours and Travels, Sri Nagar 50 

155. Golden Travels, Hyderabad 225 

156. Gujarat Haj Tours, Ahmedabad 300 

157. Haadi Tour Haj & Umrah, Malegaon, Maharashtra 80 

158. Haj Corporation of India, Bangalore 100 

159. Haj Tours Corporation, Indore 100 

160. Hajipir Haj Tours, Mumbai 150 

161. Hajir Tours & Travels, Secunderabad, Andhra Pradesh 60 

162. Hamdaan Travel Service, Kolkata 100 

163. Hameedya Tours and Travels, Bombay 300 

164. Hazrat khawaja Garib nawaz Haj Tours, Ahmedabad 225 

165. Heena Travel Service, Lucknow 50 

166. Hi;az Tours and Travels, Mumbai 50 

167. Hijra Haj Group, Malappuram 200 

168. Huda Haj Tours and Travels, Mumbai 75 

169. Iftekhar Travel Services, Delhi 150 

170. Ikram Haj Corporation, Mumbai 125 

171. Imaan International, Mumbai 100 

172. Indian Haj Corporation, Thane SO 

173. Indian Haj Service corporation, Thiruvananthapuram 150 

174. Islamic Tours and Travels, Lucknow 100 

175. J.S. Tours and Travels, Bangalore 50 

176. Jannat Tours and Travels, Ahmedabad 75 

177. Jigar Tours and Travels, Ahmedabad 130 
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179. 

180. 

181. 

182. 

183. 

184. 

185. 

186. 
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189. 
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197. 
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Kaazi Sarkar Travel, Neemuch, Madhya Pradesh 

Kadri Haj & Umrah Tours organizers, Ahmednagar, Maharashtra 

Kalanthar Haj Service. Pudukkottai, Kerala 

Kamataka Haj Group, Bangalore 

Kerala Islam Haj & Umrah Service, Calicut 

Khadim Tours & Travels, Mumbal 

Khandesh Haj Corporation, Jalgaon. Maharashtra 

Khwaja Garib Nawaz Tours and Travels, Ahmedabad 

Kokan Tour Corporation, Thane 

Kolhapur Haj Corporation, Kolhapur 

Kolkata Tours and Travels Pvt. Ltd., Kolkata 

Kotwala Tours and Travels, Mumbai 

Labbaik Hal Tours & Travels, Navsari, Gujarat 

Labbaik Tours & Travels, Mumbai 

Labbaik Tours and Travels, Bangalore 

M.G. Tours & Travels, West Bengal 

M.K. Haj & Umrah Travels, Kolkata 

M.K. Travels, Mumbai 

Mabrook Haj Group, Malappuram 

Madani Haj Group, Gubarga 

Madina Tours & Travels, Hyderabad 

Madinah Haj Tours & Travels Agency, Guwahati 

Madni Travels, Varanasi 

Mahdi Tours and Travels, Murnbai 

Makkah Hal Corporation, Mumbai 

Malabar Haj Group, Malappuram 

Marhaba Haj Umrah Tours, Mumbai 

Marhaba Muqaddas Umrah Haj Tours, Mumbai 

Mariyam Taj Tours, Indore 

3 

60 

90 

100 

100 

575 

200 

125 

130 

100 

70 

50 

100 

50 

150 

225 

60 

100 

250 

175 

175 

80 

50 

50 

150 

300 

300 

50 

50 

110 
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207. 

208. 

209. 

210. 

211. 

212. 

213. 

214. 

215. 

216. 

217. 

218. 

219. 

220. 

221. 

222. 

223. 

224. 

225. 

226. 

227. 

228. 

229. 

230. 

231. 

232. 

233. 

234. 

235. 
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Marshal Travels, Mumbai 

Masoom Tours and Travels, Bharuch, Gujarat 

Master Travels, Pune 

Mateen Tours and Travels, Mumbai 

Maulana Tours Corporation, Mumbai 

Meera Tours and Travels, Ahmednagar 

Meezab E Rahemat Haj Umrah & Ziyarat Tours, Nashlk 

Meezab E Rahmat _Hal Umrah & Ziyarat Tours, Nuhlk 

Mehdi Tours and Travels, Lucknow 

Merchant Tour Service, Mumbai 

Metro Tours and Travels, Cuttuck 

Millath Haj Service, Chennai 

Mirza Tours and Travels, Lucknow 

Modem Tours and Travels, Kolkata 

Mohammedia Tours and Travels, Ahmedabad 

MolYi Haj & Umrah Tours and Travels, Bharuch 

Momin Haj Umrah Tours, Mumbai 

Moulana Haj Service, Mumbai 

Mukhils Haj & Umrah Tours, Thane 

Multazam Tours pvt Ltd. Mumbal 

Multazim Haj Corporation, Thane 

Muqaddas Haj Corporation, Thane 

Muqaddas Tours and Travels, Bangalore 

Muslim Tours Corporation, Mumbal 

Najath Khidmathul Hujjaj, Palakkad 

Nawab Travels Private Limited, Delhi 

Noble Tours and Travels, Ahmedabad 

Noorul Haram Tours and Travels, Roorkee, 

Nursrath Hajj Umrah Service Tours and Travels, Malappuram 

to 0utM1ion6 1236 
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100 

50 

120 

100 

125 

50 

65 

65 

50 
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50 
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120 

75 
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100 

50 
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50 
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50 

75 

50 
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236. P .K.M. Travels, Punnathala, Kerala 150 

237. Peerzada Travels, Mumbai 100 

238. Poona Tours and Travel., Pune 100 

239. Oiblah haj Umrah Services, Mumbai 50 

. 240. Ouadri Haj Service, Jabalapur, Madhya Pradesh 85 

241. Rabita Haj Umrah Tours, Aurangabad, Maharashtra 150 

242. Rapid Tours and Travels, Mumbai 185 

243. Raza Tours and Travels, Bhllwara, Rajashthan 100 

244. Razzak & Sons (Kakiwala Tours & Travels) Ahmedabad 200 

245. Razzak Enterplses, Hyderabad 100 

246. Regal Tour Service, Mumbai 100 

247. Rehbar Tours & Travels, Mumbai 100 

248. Reliable Haj Umrah Tours, Thane 75 

249. Relief Tours and Travels, Godhra 150 

250. Richway Tours and Travelsm, Coimbatore 75 

251. Roshan Haj Umrah Tours and Travets, Maharashtra 50 

252. Royell Travels & Cargo Service, Hyderabad 50 

253. Ruby Tours and Travels, Pune 140 

254. Rumani Enterprises, Mumbai 100 

255. Saaheb Haj Service, Kamataka 100 

256. Safar Haj Tours, Ahmedabad 100 

257. Sagar Tours and Travels, Gorakhpur 70 

258. Salamath Haj Service, Ramnad, Tamilnadu 80 

259. Salamath Haj Service, Calicut 550 

260. Saleem Haj & Umrah Service, Chennai 50 

261. Samrat Tours and Travels, Jaipur 300 

262. Sanjar Travels, Ahmedabad 100 

263. Sarkar Travels, Bhilwara 100 

264. Saudi Tours & Travels, Mumbai 50 

265. Seair Haj Service, Bangalore 200 

266. Sha Haj Service,' Coimbatore 100 
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267. 

268. 

269. 

270. 

271. 

272. 

273. 

274. 

275. 

276. 

277. 

278. 

279. 

280. 

281. 

282. 

283. 

284. 

285. 

286. 

287. 

288. 

289. 

290. 

291. 

292. 

293. 

294. 

295. 

296. 
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Shafi Haj & Umra Tours, Ahmednagar, Maharashtra 

Shaheen Haj Tours and Travels, Barally 

Sharief Tours & Travels, Hyderabad 

Shukriya Travels, Mumbai 

Sky Ship Intemational pvt. Ltd., Mumbai 

Suez Intemational, Navasari, Gujarat 

Sultanjee Enterprises, Deihl 

Surat Haj Tours, Surat 

Syedina Tours and Travels. Bangalore 

SYS Haj Cell, Kozhikode 

SYS Haj Group, Malappuram 

Taj Tour & Travels, West Bengal 

Tamboli Tours and Travels, Ahrnednagar 

Tashkent Tours & Travels, Surat 

Tawaf E Makkah Tours and Travels, Mumbai 

Tawakkal Tourism Corporation, Nagpur 

Tawakkal Tours and Travels, Ahmedabad 

Tawakkal Tours and Travels, Bangelore 

Tawakkal Tours, Baroda 

The Great Indian Tour Co. Pvt. Ltd., Trivandrum 

The Vafadar Tours, Sabar Kantha 

Travel House Travels N Tours, Bhopal 

Trichy Sunshine Haj Service, Ramnad, Tamilnadu 

Ummulkhura Hajj Service, Malappuram 

United Tours and Travels, Allahabad 

United Travels Service, Delhi 

Vazco Haj Group, Kozhikode 

Welcome Tours and Travels, Murnbai 

Zam lam Haj Tours and Travels, Mumbai 

lam lam Hajj Service, Calicut 

Zam lam Tours and Travels, Ahmedabad 

Total quota 

3 

100 

100 

100 

250 

300 

180 

100 

80 

225 

700 

200 

125 

400 

80 

250 

90 

150 

100 

215 

50 

75 

50 

100 

150 

75 

300 

550 

75 

100 

150 

175 

44780 



1241 W,;/ItIn AnswelS AGRAHAYANA 19, 1930 (&*8) to OutIslions 1242 

Statement V 

Complllints f'6CSived trIflIIrding IIIMged !niSUSB 
of Quota by pros 

(I) MIs lam lam Tours and Travels, Mumbal: A 
complaint against them alleging sale of quota 
by them was received. On enquiry, the allegation 
could not be substantiated. MIs Zam Zam Tours 
and Travels, Mumbai was allotted quota of 100 
seats for haj 2008. 

(II) MIs Ansar Tours and Travels, Pun.: MIs AI-
Hudha haj Umrah Service of Kollam complained 
against MIs Ansar Tours, Pune alleging sale of 
quota by them. The matter was investigated and 
the allegation was not substantiated. MIs Ansar 
Tours and Travels, Pune was allotted quota of 
150 seats for Haj 2008. 

(III) MIs Meara International, Bangalore: The PTO 
was allotted 50 seats in 2007. A complaint 
against them has been received from MIs AI 
Fathah lliaj Services (P) Ltd. Alleging sale of 
quota by them. The matter is being looked into. 
MIs Meera International, Bangalore did not apply 
for quota in Haj 2008. 

Nuclear Plants by International Firms 

1652. DR. CHINTA MOHAN: 
SHRI SURAJ SINGH: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the Government has identified some 
intemational firms for the expansion of nuclear plants In 
the country; 

(b) if so, the details thereof including the names of 
these firms; 

(c) the average cost of these projects to be 
constructed by these firms and the estimated cost of 
generation of power by these projects; and 

(d) the number of such projects constructed by each 
of these firms in the country? 

THE MINISTER OF STATE IN THE PRIME 
MINISTF:R'S OFFICE AND MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND 

PENSIONS (SHRI PRITHVIRAJ CHAVAN): (a) and (b) 
Preliminary exploratory discuSlions have been held by 
Nuclear Power Corporation of India LImited with Rosatom 
(Russian Federation), AREVA (France), General Electric 
and Westinghouse (USA), global firms engaged in setting 
up large nuclear power reactors. 

(c) and (d) The cost of construction and resultant 
generation cost is country specific and accurate 
information is not available. The Inter Governmental 
Agreement in the year 1988 with erstwhile Soviet Union 
paved the way for commencement of construction, in the 
year 2002, of two Light Water Reactors of 1000 MWe 
each at Kudankulam in Tamllnadu In technical co-
operation basis with Russian Federation. The Project has 
reached a physical progress level of 84%. The expected 
cost of construction of this project is Rs. 13,171 crore 
and the generation cost is estimated to be below 
Rs. 2 per kwh. 

MOU with Afghanl.tan on Local Governance 

1653. SHRI KINJARAPU YERRANNAIDU: Will the 
Minister of PANCHAYATI RAJ be pleased to state: 

(a) whether the Government proposes to sign a 
Memorandum of Understanding (MoU) with the 
Government of Afghanistan on Local Governance; 

(b) if so, the details thereof alongwlth the salient 
features of the Agreement; and 

(c) the benefits likely to accrue as a result thereof? 

THE MINISTER OF PANCHAYATI RAJ AND 
MINISTER OF DEPARTMENT OF NORTH EASTERN 
REGION (SHRI MANI SHANKAR AIYAR): (a) A 
Memorandum of Understanding MoU between the 
Government of Republic of India and the Government of 
the Islamic Republic of Afghanistan on Cooperation in 
the field of Local Govemance was signed by the Minister 
of Panchayati Raj, Govemment of India and the Minister 
of Rural Rehabilitation and Development, Government of 
Afghanistan on 17th May, 2008 at Kabul. To operationalize 
the MoU, a set of agreed conclusions were also signed. 

(b) The salient features of the MoU are as und< 

(i) The parties shall set up, at the official level, . 
India-Afghanistan Joint Working Group on Local 
Governance (JWG). 
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(Ii) The JWG will recommend a schedule of activities 
for bilateral exchanges between India and 
Afghanistan to the Joint Forum on local 
Governance with the Minister of Panchayati Raj 
of the Government of India and the Minister of 
Rural Rehabilitation and Development, 
Government of Afghanistan as its Co-Chairs. 

(iii) The JWG will also recommend technical 
assistance programmes for strengthening local 
self govemance in Afghanistan including capacity 
building of individuals, institutions and elected 
representatives of local administratJon focusing 
on areas relating to micro-planning, devoiution 
of powers and funds, as well as mobilization of 
resources. 

(c) Both Afghanistan and India will stand to benefit 
from sharing of their respective experiences in the area 
of local Govemance. It will also be a step in the direction 
of improving bilateral relations between the two SAARC 
countries. 

Maritime Unlver.ltl •• 

1654. SHRI MADHUSUDAN MISTRY: 
SHRI P.S. GADHAVI: 
SHRI V.K. THUMMAR: 
SHRI JIVABHAI A. PATEl: 
SHRI HARIN PATHAK: 

Will the Minister of S~G, ROAD TRANSPORT 
AND HIGHWAYS be pleased to state: 

(a) the number of martime universities established in 
the country at present alongwith their locations; 

(b) whether the Government proposes to open new 
maritime universities in the country; and 

(c) if so, the State-wise details thereof alongwith the 
location identified and the time-frame fixed for this 
purpose? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BMLU): (a) There are two 
Maritime Universities in the country, namely, the Indian 
Maritime University, Chennai which has been established 

this year through Indian Martime University Act, 2008 
(22 of 2008) and the other is Academy of Maritime 
Education & Training which Is a deemed University in 
the private sector in Chennal. 

(b) and (c) At present, there is no proposal to open 
another new Maritime University in the Government 
Sector. Requirement of more Universities would depend 
on the experience gained from establishing the Indian 
Maritime University and other enabling factors like viability 
of land resources and presence of Maritime Institutes in 
the region. 

Chronic Obstructive Pulmonary 01 ..... 

1655. SHRI PARSURAM MAJHI: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether cases of Chronic Obstructive Pulmonary 
Disease (COPD) are on the rise in the country; 

(b) if so, the details thereof; and 

(c) the steps taken by the Government to stop this 
disease and to provide proper treatment to the persons 
suffering from this disease? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) and (b) Exact number of 
COPD in India is not known. Various epidemiological 
studies indicate that the prevalence of COPD is about 
2.3%. There is not enough evidence to suggest that the 
COPD prevalence is rising. 

(c) The COPD is not an infectious disease and 
therefore does not spread from person to person. The 
treatment of COPD is available in the Health Care Delivery 
System up to District HospitaVCHC/PCH besides Medical 
Colleges and premier institutions like AIIMS, PGI, 
Chandigarh and SGPGI, Lucknow etc. Further, healthy 
life style is being promoted through various lEe activities. 

Funds for Development of Youth and Sport. 

1656. SHRI AJOY CHAKRABORTY: Will the 
Minister of YOUTH AFFAIRS AND SPORTS be pleased 
to state: 
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(a) the details of funds released to various States 
for 'development of Youth & Sports during the last three 
years and the current year; 

(b) whether the Government has received any 
proposal from the State Govemments in this regard; 

(c) if so, the details thereof, State-wise and the action 
taken by the Govemment; 

(d) whether the Govemment proposes to open up 
more Sports Authority of India (SAl) centres in the state 
besides the existing SAl facilities; 

(e) if so, the details thereof, State-wise; 

(f) whether any scheme is being proposed to develop 
exclusively women sports persons; and 

(g) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
YOUTH AFFAIRS AND SPORTS (DR. M.S. GILL): (a) 
The details of funds released to various States for 
development of Youth and Sport& during the last three 
years and the current year are as under: 

(In lakhs) 

2005~ 2006-07 2007-08 2008-09 
(TIl October, 

2008) 

Youth Affairs 7826.08 7397.12 8586,49 5547.75 

2, Sports 559.90 3126.00 862.37 3230.72 

Tolal 8385.98 10523,12 9448.86 8nB.47 

(b) and (c) The Government has received 970 
proposals from sixteen States for development of Youth 
as per details given in the enclosed statement. The 
proposals found eligible have been considered by the 
project Appraisal Committee and recommended for release 
of grant. The Govemment has also received proposals 
from 23 States namely, Andhra Pradesh, Bihar, Haryana, 
Mizoram, Orissa, Punjab, Himachal Pradesh, Jammu and 
Kashmir, Kerala, Maharashtra, Nagaland, Trip!Jra, Tamil 
Nadu, Madhya Pradesh, Assam, Chhattisgarh, Goa, 
Gujarat, Manipur, Rajasthan, Sikkim, Uttrakhand and West 
Bengal under Panchayat Yuva Krida Aur Khel Abhlyan 
(PYKKA) for development of Sports. The proposals have 

been considered by the National Level Executive 
Committee of PYKKA for sanction of admissible grant of 
Rs. 142.24 crores, subject to fulfillment of certain 
conditions. 

,(d) At present there Is no such proposal. 

(e) Does not arise. 

(f) At present there 18 no such proposal. 

(g) Does not arise. 

Stlltement 

[}smils of proposals I8CtIivt1d Slals-wiss undsr Youth 
[}sVtllopmsnt SchsmtJ dunng the cUmlnl Iinanci81 YNr 

SI.No. Name of the State 

2 

1. Alldhra Pradesh 

2. Assam 

3. Bihar 

4. Chhattisgarh 

5. Gujarat 

6. Haryana 

7. Himachal Pradesh 

8. Jammu and Kashmir 

9. Jharkhand 

10. Kamataka 

11. Kerata 

12. Madhya Pradesh 

13. Maharashtra 

14. Manipur 

15. Mizoram 

16. Nagaland 

17. Orissa 

No. of proposal received 
under Youth Scheme 

3 

56 

24 

n 
05 

01 

20 

10 

296 

09 

58 

184 
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2 3 

18. Punjab 184 

19. Rajasthan 

20. Daman and Diu 

21. Sikkim 

22. Tripura 

23. Tamil Nadu 

24. Ut1aranchal 

25. Uttar Pradesh 18 

26. West Bengal 50 

27. Delhi 44 

28. Andaman and Nicobar Islands 

29. Pondicherry 

30. Dadra and Nagar Haveli 

31. Arunachal Pradesh 03 

32. Meghalaya 

33. Chandigarh 

Grand Total 970 

Cutting of Trees for Cremation 

1657. SHRI EKNATH MAHADEO GAIKWAD: 
SHRIMATI NIVEDITA MANE: 
SHRI MADHU GOUD YASKHI: 

Will the PRIME MINISTER be pleased to state: 

(a) whether a large number of tress are cut every 
year to cremate the dead bodies in the country; 

(b) if so, the details thereof; 

(c) whether the Government has conducted any study 
in this regard; 

(d) if so, the outcorne thereof; 
,. , 

(e) whether the Government has any plan to develop 
a technology to make cremation more environment 
friendly; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI S. REGUPATHY): 
(a) No, Sir. 

(b) Does not arise in view of the above. 

(c) No such study has been conducted. 

(d) Does not arise in view of the above. 

(e) and (f) Electric crematoria are more environment 
friendly and are encouraged by the local town planning 
agencies in the State Govemments. 

{Translillion} 

Dilapidated Condition of Bridges 
on National Highways 

1658. SHRI SHAILENDRA KUMAR: 
SHRI BHUVANESHWAR PRASAD MEHTA: 

Will the Minister of SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS be pleased to state: 

(a) whether the big bridges on National Highways 
are in dilapidated condition; 

(b) if so, the details thereot; 

(c) whether the Government proposes to repair/re-
construct these bridges; and 

(d) if so, the details thereof including a rail over-
bridge between Hajaribagh and Ranchi? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) and (b) No Sir. However, some 
bridges on National Highways are in poor condition 
needing repair. The State-wise detail of these bridges is 
placed at enclosed statement. 

(c) and (d) Yes, Sir. The repair/re-construction of 
bridges is a continuous process and is done according 
to inter-se-priority and availability of funds. There is no 
rail over-bridge between Hajaribagh and Ranchl on 
NH-33. However,an old narrow masonry arch bridge over 
the railway line exist in km. 82 on NH-33. The repair of 
this bridge is done by the Railways & Government of 
Jharkhand. 
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Stlltement 

Sts/fI-wistl de/liDs 01 bridgtls in poor condiHon 

SI.No. State Total 

1. Andhra Pradesh 6 

2. Assam 43 

3. Bihar 41 

4 Chhattisgarh 185 

5. Gujarat 36 

6. Haryana 22 

7. Himachal Pradesh 124 

8. Jammu and Kashmir 3 

9. Jharkhand 21 

10. Kamataka 20 

11. Kerala 4 

12. Madhya Pradesh 14 

13. Maharashtra 41 

14. Manipur 

15. Meghalaya 59 

16. Orissa 136 

17. Punjab 43 

18. Rajasthan 14 

19. Uttarakhand 9 

20. West Bengal 21 

Grand Total 843 

{English} 

World Bank Report on NH Project. 

1659. SHRI GIRDHARI LAL BHARGAVA: 
SHRI PRATIK P. PATIL: 

WiU the Minister of SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS be pleased to state: 

(a) whether the World Bank has expreased concern 
over construction works of National Highways/State 
Highways and stopped funding of 80me projects; 

(b) if so, the details thereof along with reasons 
therefore, project-wise; 

(c) the reaction of the Government threto; 

(d) whether the upgradation work on lucknow-
Muzaffamagar NH is going at very slow pace; 

(e) If so, the details thereof and reasons therefore; 
and 

(f) the steps taken in this regard alongwith the time 
frame fixed for Its completion? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) and (b) World Bank has expressed 
concern over the slow progress of five packages (WB-5, 
WB-9 to WB-12) out of 12 pacakges of Lucknow-
Muzaffarpur National Highways Project (LMNHP) on NH-
28. However, World Bank has not stopped funding the 
projects. 

(c) to (f) For expediting the progress of work of five 
slow progressing packages, following steps have been 
taken by National Highways Authority of India (NHAI): 

(i) Supplementary agreements for five poorly 
performing contracts or WB-5, 9, 10, 11 and 12 
have been signed with the concerned Contractor 
fixing the targets for nex1 six months. 

(ii) Show cause notice has been issued to the 
Supervision Consultants for five poorly performing 
projects packages. 

(iii) All the four Project Directors of LMNHP have 
been asked to ensure works site safety. 

The physical progress in package WB-1 to 4 and 6 
to 8 Is between 30% to 60% whereas the physical 
progress in package WB-5, 9 to 12 is between is 16% 
to 20%. The reasons for delay are as under:-

(i) Initial delay in pre-construction activities such as 
land acquisition, cutting of trees and shifting of 
utilities which are coordinated through the State 
Government. 
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(ii) The projects could not take off in initial stages 
due to heavy rainslflood experienced In the 
region during 2006, resulting in submergence of 
borrow area required for embankment 
construction. 

(iii) Poor mobilization/planning of resources by the 
Contractors. 

(iv) Poor performance and cash flow problem with 
the Contractors. 

All the 12 package are scheduled for completion by 
December, 2009. 

[Translation} 

Norms for Surrogate Mothers 

1660. PROF. VIJAY KUMAR MALHOTRA: 
SHRI KIREN RIJIJU: 
SHRIMATI JAYABEN B. THAKKAR: 
SHRI ANURAG SINGH THAKUR: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether the number of surrogate mothers is 
increasing in the country; 

(b) if 80, the number of women who have become 
surrogate mothers after grant of legal recognition to 
surrogacy in the country; 

(c) whether the Govemment is contemplating to fix 
the norms in this regard keeping in view the interests of 
the surrogate mothers; 

(d) if so, the details thereof; and 

(e) the details of the steps taken so far by the 
Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) This Ministry is not maintaining 
data on surrogate mother. 

(b) Does not arise. 

(c) to (e) To supervise and regulate the Assisted 
Reproductive Technology (ART) CUnics in India the Indian 

CQuncii of Medical Research (ICMR) in collaboration with 
National Academy of Medical Sciences (India) developed 
"National Guidelines for Accreditation, Supervision and 
Regulation of ART Clinics in India" which have been 
accepted by the Ministry of Health & Family Welfare 
(MOHFW), Govemment of India. These guidelines have 
addressed the issue of surrogacy in detail. To implement 
these guidelines in the Country the ICMR in collaboration 
with the officials of MOHFW, Government of India and 
other experts have developed draft Assisted Reproductive 
Technology (Regulation) Bill & Rules, 2008 which has 
been placed on the websltes of the MOHFW, Government 
of India (www.mohfw.nic.in) and ICMR (www.icmr.nic.ln) 
for comments from the various stakeholders. 

The draft Assisted Reproductive Technology 
(Regulation) Bill & Rules, 200S addressea all the issues 
related to surrogacy including interest of the surrogate 
mothers . in the country. 

[English} 

Forest Fires 

1661. SHRI UDAY SINGH: Will the PRIME MINISTER 
be pleased to state: 

(a) whether most of the forests in the country are 
fire prone and as per the estimate timber worth Rs. 35 
crore is lost to fires every year as reported in the 
'Hindustan Times' dated OS.10.0S; 

(b) if so, the details of facts reported therein; 

(c) the detaiis of such incidents occurred during the 
last three years and the current year; 

(d) whether the Government has sought help from 
the foreign experts/agencies to control forest fires; and 

(e) if so, the details thereof and the other effective 
steps taken or being taken by the Govemment to check 
forest fires in the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI S. REGUPATHY): 
(a) As per the Forest Survey of India (FSI) study about 
53% of India's forest are prone to fire. The FSI has 
neither done any study to assess damage due to forest 
fire in monetary terms so far, nor published any such 
report. The Hindustan Times dated 8.10.08 has misquoted 
FSI as a source. 
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(b) Based on field Inventory data of about 25 years, 
it was analysed that 53% forest area of the country' is 
prone to fire of which 9% is prone to frequent fires and 
44% prone to occasional fires. 

(c) No annual analysis of area affected by forest 
fires is carried out by FSI. 

(d) No such help has been sought from the foreign 
experts/agencies to control forest fires. 

(e) Does not arise in view of the reply at (d) However, 
Forest fire management involves prevention, timely 
detection, control and monitoring. A combination of 
technologies such as Remote Sensing, Geographic 
Information System etc. is being used for detection and 
monitoring of forest fires. Under the Centrally Sponsored-
Integrated Forest Protection Scheme, Forest Fire Control 
and Management is one of the components. Financial 
assistance is provided to the State/Union Territories on 
sharing basis to take up various activities for effective 
prevention and control of forest fires including use of 
modem technology. 

Indo-France Agreement on Social Security 
of Indian Worker. 

1662. SHRI RAVI PRAKASH VERMA: Will the 
Minister ef OVERSEAS INDIAN AFFAIRS be pleased to 
state: 

(a) whether the Government has signed any 
agreement with France for the social security of the 
Indians working in that country; 

(b) if so, the details thereof; and 

(c) the benefits likely to accrue as a result thereof? 

THE MINISTER OF OVERSEAS INDIAN AFFAIRS 
AND MINISTER OF PARLIAMENTARY AFFAIRS (SHRI 
VAYALAR RAVI): (a) Yes, Sir. Social Security Agreement 
between India and France was signed on 30th September, 
2008 at Paris. 

(b) and (c) The following will be the benefits: 

(i) For short contract up to 5 years no social 
security contribution would need to be paid under 
the French law by the detached workers 
provided they continue to make social security 
payment in India. 

(iI) The above benefits ahall be available even when 
the Indian company sends its employees to the 
French Republic from a third country. 

.. 
(ill) Indian workers shall be entitled to the export of 

the social security benefits if they retocate to 
India after the completion of their service In the 
French Republic. 

(iv) The self-employed IndJans In the French 
Republic would also be entitled to export of 
social security benefit on their relocation to India. 

(v) The period of contr1butlon In India or France as 
the case may be, will be added to the per10d of 
contribution in the other country for determining 
the eligibility for social security benefits. 

Regulation for Foreign Publication. 

1663. SHRI RUPCHAND MURMU: 
SHRI E. DAYAKAR RAO: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the Government has decided to allow 
publication of foreign news magazines in partnership with 
Indian promoters; 

(b) if so, the details thereof; 

(c) the limit on Foreign Direct Investment In Print 
media; and 

(d) the manner in which the interests of the domeatic 
Newspaper/Pr1nt Media would be 8afeguarded In this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS AND MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND BROADCASTING 
(SHRI ANAND SHARMA): (a) and (b) Yes, Sir. The 
Government has allowed the publication of Indian edition 
of foreign news magazines by Indian entity(les), with or 
without foreign investment, subject to certain conditions. 
The detailed guidelines in this regard are available on 
the website of the Ministry of Information and Broadcasting. 
(www.mib.nic.in). 

(c) The limit on Foreign Direct Investment in Print 
media is as under: 
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News & Current Affairs Sector: 26%; and 

Non-News & Non-Current Affairs Sector: 100%. 

(d) The policy of allowing 26% foreign equity in Indian 
entities dealing with News and Current Affairs is already 
in vogue. The decision to allow publication of India edition 
of foreign news magazines is an extension of the existing 
policy of allowing Indian editions of foreign magazines in 
non News and non Current Affairs sector and hence it 
will not affect the interest of the domestic print media. 
Adequate safeguards are provided in the aforementioned 
guidelines. 

/Translation} 

Smuggling of Wild Llf. Article. 

1664. SHAI AJIT JOGI: Will the PRIME MINISTER 
be pleased to state: 

(a) whether the smuggling of wild life articles from 
the country is increasing over the years; 

(b) if so. total quantity of wild life articles seized 
during the last three "~;:us and the current year, year-
wise; 

(c) the number 0 ses, :'qistered against persons 
illegally possessing wil. !i1~ articles Lluring the said period, 
State-wise, the number of people arrested in this regard; 

(d) the number of such cases pending in courts in 
the country, State-wise; and 

(e) the steps taken by the Government to check 
smuggling of wild life articles? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI S. REGUPATHY): 
(a) and (b) Instances of large scale smuggling of wildlife 
articles, indicating increasing trend in the smuggling of 
wildlife articles from the country over the years, has not 
been brought to the notice of this Ministry. However, 
considering the lucrative prices and demand for wildlife 
products in the clandestine international markets, the 
possibility of smuggling of wildlife and its derivatives 
cannot be ruled out completely. 

(c) and (d) The information is being collected and 
would be laid on the Table of the House. 

(e) The steps taken by the Govemment to check 
smuggling of wildlife articles are as under: 

1. The Central Government has enacted the Wildlife 
(Protection) Act, 1972 to deal with the issues of 
wildlife crime. 

2. Stringent penalties are imposed on the offenders 
for the contravention of the provisions of the 
Wildlife (Protection) Act, 1972. 

3. Wildlife Crime Control Bureau, with a network 
of five Regional and three Sub Regional Offices, 
has been set up to control wildlife crime. 

4. Financial support is being provided under the 
Centrally Sponsored Scheme Development of 
National Parks and Sanctuaries, Project TIger 
and Project Elephant, to StatelUT Govemments 
for the conservation and management of wildlife 
and its habitats. 

5. India is a signatory to the Convention on 
International Trade in Endangered Species of 
Wild Fauna and Flora (CITES) the regulates 
international trade in wildlife and its derivatives. 

6. India has bilateral arrangements with China and 
Nepal on combating wildlife crime. 

7. India is also a founder member of the Coalition 
Against Wildlife Trafficking, which is an 
international forum working against wildlife crime. 

/Translahonj 

Monitoring of Public Private Partnership 

1665. SHRI NIKHIL KUMAR: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Government has set up an inter-
ministerial group to suggest an institutional mechanism 
for the effective monitoring of the Public-Private-
Partnership (PPP) projects in the country; 

(b) if so, the details thereof; 

(c) whether the Government has found violations in 
the PPP projects by private players; 

(d) If so, the details thereof; and 
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(e) the steps taken/proposed to be taken to ensure 
that PPP projects are implemented without any snags or 
violations? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING AND MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI V. 
NARAYANASAMY): (a) and (b) An Inter-Ministerial Group 
(IMG) under the chairmanship of Secretary, Planning 
Commission has been constituted to deliberate and make 
recommendations for creating an Institutional mechanism 
for perfonnance monitoring of PPP projects. 

(c) to (e) PPP projetts are executed by the concemed 
Administrative Ministries/Departments. 

Subsidy to Hal Pilgrims 

1666. SHRI P.S. GADHAVI: Will the Minister of 
EXTERNAL AFFAIRS be pleased to state: 

(a) whether any new Rules/Guidelines have been 
issued for grant of subsidy to Haj pilgrims; 

(b) if so, the details thereof; 

(c) the details of expenditure incurred during the last 
three years in this regard; year-wise; 

(d) whether there is any proposal to enhance annual 
expenditure on this account; and 

(e) if so, the details thereof alongwith the reasons 
therefore? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI E. AHAMED): (a) and (b) 
Haj pilgrims performing the pilgrimage under the aeges 
of Haj Committee of India are provided air transport 
services by Air India and Saudi Arabian Airlines. The 
fare to be charged from the pigrims and the manner of 
meeting the remaining cost is decided with the approval 
of the Cabinet. 

(c) The expenditure incurred during the last three 
years in this regard is as follows: 

Year 

Haj 2006 I 

Haj 2006 " 

Haj ~007 

Expenditure (in Rs. Crores) 

290 

367 

390 (provisional) 

(d) and (e) An MOU is signed with Saudi Arabian 
Airlines for carriage of a particular number of Haj pilgrims. 
The amount to be paid to Saudi Arabian Airlines is 
decided on the basis of negotiations. Air India undertakes 
the Haj operations for the remaining Hal Pilgrims on cost 
basis. The expenditure in excess of the amount paid by 
the pilgrims is reimbursed to Air India by the Government 
as subsidy. The cost of operations of air India depends 
upon the lease rates, fuel charges and other factors. 

(Translation} 

PHCslFamily Welfare Centres In Villages 

1667. SHAI PUNNU LAL MOHALE: 
SHRI CHANDRAKANT KHAIRE: 
SHRI SUBHASH SURESHCHANDRA 

DESHMUKH: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether the Government proposes to set up 
Primary Health Centres/Family Planning and Welfare 
Centres in all the villages, especially backward villages in 
the country; 

(b) if so, the details thereof outlining the ratio of 
population coming to such health centres; 

(c) the number of villages where the said centres 
have not been set up till date; 

(d) the state-wise details of funds provided by the 
Government for setting up new Primary Health Centres 
during each of the last three years and the current year; 
and 

(e) the number of the said centres to be set up 
during the next financial year alongwith the amount 
allocated for the purpose? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) Yes, Sir. 

(b) These health centres are opened on the basis of 
workloadlcaseload, distance and the following population 
nonns: 
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Centre Population Norms 

Plan Area HlllylTribal area 

Sub-Centre 5000 3000 

PHC 30,000 20,000 

CHC 1,20,000 80,000 

(c) The number/place of the health centre depends 
on the priority of the State Govemments as reflected in 
their annual Programme Implementation Plan which is 
examined and approved by National Programme 
Coordination Committee (NPCC) under NRHM. 

(d) Funds are released on the basis of (PIP) 
Programme Implementation Plan. This includes setting up 
PHCs as per State's priorities. 

(e) The number of the said centres to set up during 
the next financial year will depend on the Programme 
Implementation Plan submitted by State Govemments for 
that year. 

Advertl.ement. by DAVP 

1668. DR. DHIRENDRA AGARWAL: 
SHRI V.K. THUMMAR: 

Will the PRIME MINISTER be pleased to state: 

(a) the criteria for selecting newspapElrslmagazines 
for releasing official advertisements; 

(b) the details of advertisements releasedlamount paid 
by the Directorate of Advertising and Visual Publicity 
(DAVP) during each of the last three years and the current 
year, newspaper/magazine-wise; 

(c) whether complaints have been received by the 
Government that DAVP is releasing advertisements to 
factious newspapers and magazines which have very low 
circulation and survive solely on DA VP advertisements; 

(d) if so, whether any inquiry has been conducted in 
the matter; 

(e) if so, the names of such newspapers and 
magazines and details of action taken. against them; 

(f) if not, the reasons therefore; 

(g) whether the Involvement of any official has been 
identified; 

(h) if so, the details thereof; and 

(I) the steps taken by the Government to streamline 
the working of the DAVP? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS AND MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND BROADCASTING 
(SHRI ANAND SHARMA): (a) The Directorate of 
Advertising and Visual Publicity (DAVP) prepares a 
suitable media list keeping in view the content, target 
audience, the client Ministry's recommendations and 
availability of funds. While releasing display 
advertisements, DAVP also ensures that as far as 
possible, a balance is maintained among various 
categories of newspapers, I.e. Big, Medium and Small in 
the ratiO of 50:35:15 (in Rupee terms), taking into account 
circulation, languages, coverage areas etc. 

(b) The details are available on DAVP's website 
www.davp.nic.ln. 

(c) to (h) DAVP issues advertisements only to those 
publications which are borne on DAVP's approved panel. 
Newspapers/magazines, which fulfill all the norms laid 
down in the Advertisements Policy, are empanelled with 
the DAVP only after intense secrutiny by the Panel 
Advisory Committee appointed by the Government. 

(I) The working of DAVP has been streamlined by 
use of Information and Communication Technology (ICT) 
for online issuance of Release Orders; Advertisement 
Material; Rate Contracts and payment of Advertisement 
Bills. Recently, the applications for rate renewal and fresh 
empanelment have also been received on line, which 
has helped in bringing in greater transparency in the 
working of DAVP. 

/English} 

Separate Environment Protection Authority 

1669. SHRI ANANDRAO VITHOBA ADSUL: Will the 
PRIME MINISTER be pleased to state: 

<a) whether water conservation activists have sought 
establishment of a separate environment protection 
I\uthority with powers to monitor and implement water 
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pollution laws in the country as reported in the Hindu 
dated 30 July, 2008; 

(b) if so, the details thereof alongwith the actions 
taken by the Government thereon; and 

(c) the time by which final decision is likely to be 
taken by the Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRi NAMO NARAIN 
MEENA): (a) to (c) The suggestion for establishment of 
a separate authority to monitor and implement pollution 
laws as reported in the Hindu dated 30.7.2008 has come 
to the notice of the Government. Under the Water 
(Prevention and Control of Pollution) Act, 1974, State 
Pollution Control Boards (SPCBs) and Pollution Control 
Boards (SPCBs) and Pollution Control Committees (PCCs) 
have already been constituted to implement provisions of 
the Act. The Central Pollution Control Board (CPCB) at 
the apex level has been constituted under the Water Act 
to coordinate the activities of the SPCBS/PCCs and to 
provide technical advice and guidance to them. With 
regard to the water pollution abatement in the rivers, the 
Central Government is at present revamping the river 
cleaning programme with the aim to promote a holistic 
and integrated approach. 

DD Urdu Channel 

1670. SHRI BALASHOWRY VALLABHANENI: Will the 
PRIME MINISTER be pleased to state: 

(a) the present status of the functioning and 
viewership of Doordarshan Urdu Channel; 

(b) whether the Government has allocated/released 
any funds to improve the programme contentlviewership 
of this channel in the current financial year; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS AND MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND BROADCASTING 
(SHRI ANAND SHARMA): (a) Prasar Bharati has informed 
that DD Urdu is a round-tha-clock channel in service of 
its audience available through cable & DTH throughout 
the country. 

(b) Yes, Sir. 

(c) Prasar Bharatl has informed that during 2008-09, 
Rs. 13.60 crores has been provided as grants. out of 
which Rs. 7.05 crores has, so far, been spent. 

ERNST and Young Report on Coal Indu.t~ 

1671. SHRI ADHALRAO PATIL SHIVAJIRAO: 
SHRIMATI MANEKA GANDHI: 

Will the PRIME MINISTER be pleased to state: 

(8) whether a report on the coal industry has been 
prepared by Ernst and Young (E& Y) to tide over shortage 
of coal as reported in the Hindu dated 6 September, 
2008. 

(b) if so, the details thereof outlining the major issue 
highlighted therein; and 

(c) the steps taken or proposed to be taken by the 
Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (SHRI SANTOSH BAGRODIA): (a) to (c) 
Information is being collected and will be laid on the 
Table of the House. 

{TllInsl8lionJ 

Shortage of Scientists and Engineer. In ISRO 

1672. SHRI MAHAVIR BHAGORA: Will the PRIME 
MINISTER be pleased to state: 

(a) whether Indian Space Research Organisation 
(ISRO) is facing shortage of SCientists and engineers; 

(b) if so, the details thereof alongwith the iteps takenl 
being taken by the Government to sort out the same; 

(c) whether the Government proposes to set up more 
institutes on the line of Indian Institute of Space 
Technology (liST) in future; and 

(d) if so. the details thereof? 

THE MINISTER OF STATE IN THE PRIME 
MINISTER'S OFFICE AND MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC GRIVANCES AND 
PENSIONS (SHRI PRITHVIRAJ CHAVAN): (a) Yes, Sir. 

" 
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(b) The Indian Space Research Organisation (ISRO) 
requires high quality Scientists/Engineers for its pursuit of 
excellence in Space systems and technologies. Due to 
opportunities provided by private sector and better 
remuneration. the participation of bright young minds from 
premier academic institutions in the Indian Space 
Programme has declined. And also, some of the 
experienced engineers/scientists are leaving ISRO to join 
the private industries. This situation may improve with 
the implementation of the recommendations of the Sixth 
Pay Commission. 

To meet the requirements of high skilled human 
resources for the Indian Space programme, ISRO has 
established the Indian Institute of Space Science and 
Technology near Thiruvananthapuram offering 
undergraduate, post graduate, doctoral and post doctoral 
programmes in specialized areas of Space Technology 
and Space SCience from the academic year 2007-08. 
This institute will provide a constant stream of engineers 
and scientists to ISRO. 

(c) No, Sir. 

(d) Does not arise. 

(English} 

Uniform Format for B~oadcastlng In DO Kendras 

1673. SHRI NARAYAN CHANDRA BORKATAKY: Will 
the PRIME MINISTER be pleased to state: 

(a) whether DVC PRO broadcasting format is not 
used in the Doordarshan Kendras (DDKs) of the No,(n-
Eastern Region (NER) except Guwahatl while the same', 
is being used in all DOKs of the country; 

(b) if·so, the reasons therefore and the reaction of 
the Government thereto; 

(c) whether the Government proposes to have a 
uniform format of broadcasting throughout the country; 

(d) if so. the details thereof; 

(e) the time by which DVC PRO broadcasting format 
is likely to be introduced in all the DDKs of NER? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS AND MINiSTER OF STATE IN THE 
MINISTRY OF iNFORMATiON AND BROADCASTING 

(SHRI ANAND SHARMA): (a) and (b) For digitalization of 
Programme Production Centres (PPC). Doordarshan 
adopted two recording formats viz. DVC PRO and 09. 
Both these formats are profeSSional broadcast formats 
and are being used by the broadcasters allover the 
world. 09 format was adopted for the Studio Centres in 
North Eastern states to facilitate easy exchange of 
programmes among the Kendras and to make contribution 
to the regional PPC at Guwahati. DDK Guwahati (a major 
Studio Centre) is using DVC PRO format. 

(e) At present, there is no such proposal. 

(d) and (e) Does not arise. 

(Translalion} . 

CBI Raids 

1674. SHRIMATI SANGEETA KUMARI SINGH 
DEO: 

SHRI JIVABHAI A. PATEL: 
SHRI RAMDAS ATHAWALE: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the Central Bureau of Investigation (CBI) 
conducts raids, on offices/place of officials and 
businessmen from time to time to check corruption; 

(b) if so, the total number of officials and 
businessmen whose places/offices were raided alongwith 
the details of the property/assets seized during such raids 
during the last three years and the current year; 

(c) the names and number of persons who could not 
be booked/charge-sheeted even after such raids; and 

(d) the reasons therefore? 

THE MINISTER OF STATE IN THE PRIME 
MINISTER'S OFFICE AND MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL. PUBLIC GRIEVANCES AND 
PENSIONS (SHRI PRITHVIRAJ CHAVAN): (a) and (b) 
Searches/raids are conducted at various places including 
offices/place of residence of officials and businessmen 
as per law from time to time to check corruption and 
during the course of investigation to collect evidence, 
depending on the facts and circumstance of individual 
cases. Number of searches conducted in different cases 
and details of property/assets seized during the searches 
from the part of record of those individual cases and no 
separate record is maintained. 
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(c) and (d) Searches are conducted to collect 
evidence against the accused persons and not necessarily 
against the persons whose premises are searched. 

Functioning of New DO and AIR Stations 

1675. SHRI SANTOSH GANGWAR: 
SHRI G.M. SIOOESWARA: 
SHRI MAHAVIR BHAGORA: 
DR. OHIRENORA AGARWAL: 
DR. SATYANARAYAN JATIYA: 

Will the PRIME MINISTER be pleased to state: 

(a) the number of Ooordarshan (~O) and All India 
Radio (AIR) Stations set· uplfunctional along with their 
coverage in the country including Uttar Pradesh, 
Jharkhand and Madhya Pradesh, State-wise and location-
wise; 

(b) the number of people being benefited by these 
stations, DO and AIR-wise; 

(c) whether the Government has received proposals 
from various States to set up new DO and AIR stations! 
centres; 

(d) if so, the details thereof, State-wise and the action 
taken by the Government thereon; 

, (e) whether the Government proposes to set up new 
DO/AIR stations and expand the capacity of existing 

stations in the country including Uttar Pradesh, Jharkhand, 
Madhya Pradesh and Kamataka; 

(f) if so, the details thereof, State-wise location-wise, 
DO/AIR station-wise; and 

(g) the time by which these stations/centres are likely 
to be set up/start their functioning? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS AND MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND BROADCASTING 
(SHRI ANAND SHARMA): (a) and (b) State-wise number 
of existing Doordarshan (~O) and All India Radio (AIR) 
Stations and transmitters along with population coverage 
are given in the enclosed Statement I and II respectively. 

(c) and (d) Requests for setting up of new 
Doordarshan . and AIR stations are received from time to 
time from various quarters and these are taken into 
consideration while formulating the plans for expansion 
of TV/AIR services. 

(e) and (f) Projects of new DO and AIR stations and 
those of augmentation of existing stations presently under 
implementation, as part of 10th Plan continuing schemes 
are given in the enclosed Statement III and IV. 

(g) These stationsltransmitters are expected to be 
completed by the end of 11th Five Year Plan subject to 
availability of funds & sanction of Operation and 
Maintenance staff. 

Stlltement I 

SI.No. 

1. 

2. 

3. 

4. 

5. 

Number of existing DoordillShan Studios and Transmit/ets and their coverage 

State/UT 

2 

Andhra Pradesh 

Arunachal Pradesh 

Assam 

Bihar 

Chhattisgarh 

Number of 
DO Studios 

3 

3 

4 

2 

2 

Number of Population 
DO covered (%) 

Transmitters 

4 5 

105 89.7 

45 56.5 

29 85.4 

42 94 

28 79.5 
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2 3 4 5 

6. Goa 2 99.9 

7. Gujarat 2 68 97.4 

8. Haryana 23 99.9 

9. Himachal Pradesh 54 79.6 

10. Jammu and Kashmir 4 125 97.4 

11. Jharkhand 2 27 95 

12. Kamataka 2 68 82.4 

13. Kerala 3 33 99.2 

14. Madhya Pradesh 3 78 81.4 

15. Maharashtra 3 123 92.2 

16. Manipur 8 69.8 

17. Meghalaya 2 10 97.8 

18. Mizoram 8 75.2 

19. Nagaland 1 14 72.4 

20. Orissa 3 95 93.3 

21. Punjab 2 13 99.9 

22. Rajasthan 99 eo.9 

23. Sikkim 8 95.7 

24. T6mil Nadu 3 71 96.8 

25. Tripura 1 10 93.5 

26. Uttar Pradesh 7 84 96.4 

27. Uttarakhand 1 54 81.4 

28. West Bengal 3 36 98.9 

29. Andaman & Nlcobar Islands 1 24 98.5 

30. Chandlgarh 99.9 

31. Oadra and Nagar Haveli 0 1 65 

32. Daman and Diu 0 2 99.9 

33. Oelhi 2 3 99.9 

34. LakShadweep 0 16 99.9 

35. Puducherry 5 99.9 

Total 66 1412 92.2 
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Statement /I 

No. of tlxisting A.I. R. Ststions & Trsnsmittsrs with CovtJrsgs DstsHs 

SI.No. State/Union Territory No. of AIR No. of AIR Population Covered 
Stations Transmitters By (MW+FM) By FM only 

2 3 4 5 6 

1. Andhra Pradesh 13 21 99.5 26.9 

2. Arunachal Pradesh 5 7 76 10.97 

3. Assam 10 14 98.87 38.05 

4. Bihar 6 7 99 19.38 

5. Chhattisgarh 6 7 97.35 13.8 

6. Delhi 5 22 99 98.9 

7. Goa 5 99 90 

8. Gujarat 8 11 99 36.9 

9. Haryana 3 4 99 38.85 

10. Himachal Pradesh 6 8 88.91 88.03 

11. Jammu and Kashmir 15 23 99.5 63.1 

12. Jharkhand 5 8 99· 36.02 

13. Karnataka 14 25 97.3 36.36 

14. Kerala 8 12 99.8 45.85 

15. Madhya Pradesh 16 20 99.4 28 

16. Maharashtra 20 30 98.99 44.15 

17. Manipur 3 98.46 65.62 

18. Meghalaya 5 7 98.45 48.12 

19. Mizoram 3 5 73.27 58.14 

20. NaQaland 4 6 87.67 43.38 

21. Orissa 13 16 99 17.76 

22. Punjab 3 6 99 59.97 

23. Rajasthan 17 22 99 31.55 

24. Sikkim 2 95.6 2.45 

25. Tamil Nadu 11 20 99 62.41 
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26. 

27. 

28. 

29. 

30. 

31. 

32. 

33. 

34. 

DECEMBER 10, 2008 

2 3 4 

Tripura 3 4 

Daman & Diu (UT) 1 1 

Pondicherry (UT) 2 3 

Lakshadweep (UT) 

Andaman and Nicobar Island (UT) 3 

Uttar Pradesh 14 27 

Uttarakhand 6 6 

West Bengal 7 16 

Chandigarh (UT) 

Total 235 373 

$tlltement H' 
ProjBcls mlsltld 10 OoonisfShsn 

I. New Studio centre: Tirupati (Andhra Pradesh) 

II. New Transmitters: 

Andhra Pradesh 

Chhattisgarh 

Andaman Nicobar Islands 

HPT, Mehboobriagar 

HPT, Bilaspur 

VLPT, Neil Island 

VLPT, Chowra 

VLPT, Terressa 

VLPT, Gandhinagar 

5 

89 

99 

99 

99 

99 

99.9 

80.1 

99 

99 

99.16 

VLPT, Hutbay (DO News) 

III. Projects of augmentation of Doordarshan stations 

1. Chandigarh (Chandigar)-additional Studio 

2. Jammu (Jammu and Kashmir)-additional Studio 

3, Leh (Jammu and Kashmir)-permanent Studio set up 

4. Dehradun (Uttarakhand)-permanent Studio set up 

IV. Upgradation of Transmitters 

<a) Permanent HPT eet ups 

1. Kokrajhar (Assam) 

2. Saharsa (Bihar) 

3. Cannanore (Kerala) 

6 

86.19' 

61 

93.52 

a 
28 

22.04 

46.43 

41.9 

99 

35.76 
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4. Amritsar (DO 1 & DO News-Punjab) 

5. Barmar (Rajasthan) 

6. Kumbakonam (Tamil Nadu) 

(b) Upgradatlon of VLPTa (from 2x10 ~att to 2x50 wett) 

1. Hubay (Andaman and Nlcobar Islands) 

2. Kilton (Lakshadweep) 

(e) Replacement of old 100 watt LPTs by 500 watt LPTs 

Andhra Pradesh Karimnagar Kharnmam Nellore Kakinada Nizamabad 

Chhattisgarh Rajhara Balladila 
Jharandilli 

Gujarat Dahod Bhavnagar Jarnnagar Veraval Ahwa 
Kevadia Colony Dena Amrell 

Haryana Namaul Bhiwani 

Kamataka Belgaum Bijapur Ranibennur Kolar Gold Field Sirsl 

Kerala Changancherry Palghat Shoranur Mallapurarn Trichur 
Kalpetta 

Madhya Pradesh Betul RatJarn Chanderl Damoh Rajgarh 
Bhind Khandwa Chhindwara Sheopur Shajapur 
Khargon satna Panna 

Maharashtra Barshi Parbhani Sangli Nanded Gadchiroli 
Satara Ahmednagar Yavatmal Solapur Buldhana 
Beed Dhule Akola Nasik Amravati 
Kinwat 

Meghalaya Jowai 

Orissa Beripada Bolangir Keonjhargarh 

Punjab Gurdaspur 

Rajasthan Chittaurgarh Alwar Jhunjhunu Jaisalmer Sikar 
Hanumangarh Bermer Pali Sirohi Deeg 

Tamil Nadu Vaniyambadi Tiruchendur Courtalam Salem Coonoor 
Tirupattur Neyveli Vellore Coimbatore 
(DON) 

Uttar Pradesh Azamgarh (DON) Shahjahanpur Gonda Etawah Mau (DON) 

Fatehpur Fatehgarh Jagdishpur Orai Pillbhit 
Mathura (DON) Rarnpur (DON) Jhansi Lalganj 

(Pratapgarh-DDN) 

Uttarakhand Kashipur Nalnital 

West Bengal AJipurduar Contai Barddhman 
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Statement IV 

Projscfs nl/afsd to All India Radio 

I. Expen.lon of FMlMW Service. 

SI.No. Scheme Location State 

2 3 4 

1. 5 KW FM Transmitter, Studio & Staff Quarters Longtherai Tripura 

2. 10 KW FM Transmitter, Type II Studio & Staff Quarters Dehradun Uttarakhand 

'l 10 KW FM Transmitter Ohanbad Jharkhand 
(Relay). Receiving facility 

4. 10 KW FM Transmitter, receiving, Amravati Maharashtra 
Playback facilities & Staff Quarters etc. 

5. 10 KW FM Transmitter, Relay Bardhman West Bengal 

6. 10 KW FM Transmitter, receiving, Junagarh Gujarat 
Playback facilities & Staff Quarters etc. 

7. 5 KW FM Transmitter, receiving, Oras Maharashtra 
Playback facilities & Staff Quarters etc. 

B. 5 KW FM Transmitter, raving, Bageshwar Uttarakhand 
Playback facilities & Staff Quarters etc. 

9. 5 KW FM Transmitter, limited studio Ujjaln Madhya Pradesh 
Faciliti.. & Staff Quarter. 

10. S KW FM Transmitter, limited studio Aairangpur Orissa 
Facilities & Staff Quarters 

11. 10 KW FM Transmitter (relay), receiving Haldwani Uttarakhand 
Facility 

12. 1 KW FM Transmitter (relay), receiving Karimnagar Andhra Pradesh 
FacUities & Staff Quarters. 

13. 1 KW FM Transmitter (relay), receiving Srikakulam Andhra Pradesh 
Fac~ities & Staff Quarters. 

14. 1 KW FM Transmitter (relay) receiving Champawat Uttarakhand 
Facilities & Staff Quarters 

15. 1 KW FM Transmitter (relay), receiving New Tehri Uttarakhand 
Facilities & Staff Quarters 

16. 1 KW FM Transmitter (relay), receiving Garisain Uttarakhand 
Faciltles & Staff Quarters 

17 10 KW FM Transmitter and stereo studio. TIrunelveli Tamil Nadu 

18. 10 KW FM Transmitter and stereo studio. Bikaner Rajasthan 
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2 3 4 

19. '0 KW FM Transmitter, limited studio Balurghat West Bengal 
Facilities & Staff atrs. 

20. 10 KW FM Transmitter, limited studio Koocbehar West Bengal 
Facilities &. Staff 'Qtrs 

21. 20 KW FM Transmitter, limited studio Chautan hill Rajasthan 
Facilities 

22. 20 KW FM Transmitter, limited studio Fazilka Punjab 
Facilities 

23. 20 KW FM Transmitter, limited studio Amritsar Punjab 
Facilities 

24. '0 KW FM Transmitter (relay), receiving facilities. Banda Uttar Pradesh 

25. 10 KW FM Transmitter (relay), receiving facilities Lakhimpur Khiri Uttar Pradesh 

26. 20 KW FM Transmitter (relay). receiving facilities & Rae Bareli Uttar Pradesh 
staff quarters 

27. 10 KW FM Transmitter (relay), receiving facilities Suryapet Andhra Pradesh 

28. 10 KW FM Transmitter (relay), receiving facilities Mehboobnagar Andhra Pradesh 

29. 10 KW FM Transmitter (relay), receiving facilities Maunathbhanjan Uttar Pradeah 

30. 5 KW FM Transmitter and Stereo Studio. Silchar Assam 

31. KW FM Transmitter Oaporijo Arunachal Pradesh 

32. KW FM Transmitter Anini Arunachal Pradesh 

33. KW FM Transmitter Bomdila Arunachal Pradesh 

34. KW FM Transmitter Changlang Arunachal Pradesh 

35. KW FM Transmitter Khonsa Arunachal Pradesh 

36. KW FM Transmitter Karim. Ganj Assam 

37. KW FM Transmitter Lumding Assam 

38. KW FM Transmitter Golpara Assam 

39. KW FM Transmitter Ukhrul Manlpur 

40. KW FM Transmitter Tamenglang Manipur 

41. KW FM Transmitter Oawki Meghalaya 

42. KW FM Transmitter Champhai Mizorarn 

43. KW FM Transmitter Kolasib Mizorarn 

44. KW FM Transmitter Tuipang Mizoram 
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2 3 4 

45. KW FM Transmitter Wokha Nagaland 

46. 1 KW FM Transmitter Phek NagaJand 

47. 1 KW FM TransmiUer Zunheboto Nagaland 

48. 1 KW FM Transmitter Udaipur Tripura 

49. KW FM Transmitter Nutan Bazar Tripura 

50. KW MW Transmitter Oharmanagar Tripura 

51. 1 KW MW Transmitter Oungarpur Rajasthan 

'52. 100 Watt FM Transmitter 145 locations Allover India 

II. UpgnIclatlon of FMIMW Service 

1. Upgradation of existing 5 KW FM " Mumbai Maharashtr. 
Transmitter with 20 KW FM Transmitter 

2. Upgradation of existing of KW FM II Koikata West Bengal 
Transmitter with 20 KW FM Transmitter 

3. Upgradation of 2x3 KW FM Transmitter by 10 KW FM. Hyderabad Andhra Pradesh 
By 10 KW FM. 

4. Upgradation of 2x3 KW FM Transmitter Nagpur Maharuhtra 
By 10 Kw FM 

5. Upgradation of 2x3 KW FM Transmitter Pune Maharashtra 
BY,10 KW FM. 

6. Upgradation of 2x3 KW FM Transmitter Surat Gujarat 
By 10 KW FM. 

7. Upgradation of 2x3 KW FM Transmitter A1war Rajasthan 
By 10 KW FM. 

8. Upgradation of 2x3 KW FM Transmitter Kurukshetra Haryana 
By 10 KW FM. 

9. Upgradation of 2x3 KW FM Transmitter Banswara Rajasthan 
By 10 KW FM. 

10. Upgradation of 2x3 KW FM Trenemitter Chittorgarh Rajasthan 
By 10 KW FM, 

11. Upgradation of 1 KW MW Transmilter Vijayawada Anc:tlra Pradesh 
By 10 KW FM. 

12. UjJgradation of 1 KW MW Transmitter; Kanpur Uttar Pradesh 
By 10 KW FM. 



1281 AGRAHAYANA 19. 1930 (Ssk8) to au.tiDn6 1282 

2 

13. ' Upgradation of 1 KW MW Transmitter 
by 10 KW FM. 

14. Upgradation of 1 KW MW Transmitter 
by 10 KW FM. 

15. 10 KW FM Transmitter, M.P. Studio & S/qtrs. 

16. 10 KW FM Transmitter & Stereo Studio facilities 

17. 10 KW FM Transmitter and stereo studio 

18. 10 KW FM Transmitter and stereo studio 

19. 10 KW FM Transmitter and stereo studio 

20. 10 KW FM Transmitter and stereo studio 

21. 10 KW FM Transmitter and stereo studio 

22. 10 KW FM Transmitter and stereo studio 

23. 10 KW FM Transmitter and stereo studio 

24. 10 KW FM Transmitter & Stereo studio facilities 

25. 10 KW FM Transmitter and stereo studio 

26. 10 KW FM Transmitter and stereo studio 

27. 10 KW FM Transmitter, limited studio 
Facilities & Staff Quarters 

28. Upgradation of 1 KW MW transmitter 
By 10 KW MW Transmitter 

29. Replacement of 1000 KW MW 
Transmitter by 1000 KW MW 
Transmitter 

30. 

31. 

Replacement 01 10UO KW MW 
Transmitter by 1t)OO KI,'; MW Transmitter 

Upgradation of 1 Kv\l MW Transmitter 
By 10 KW FM & stereo studio facilities 

/English] 

Integrated Space Cell 

1676. SHRI BRAJA KISHORE TRIPATHY: Will the 
PRIME MINISTER be pleased to state: 

3 4 

Aurangabad Maharashtra 

Varanasi Uttar Pradesh 

Bellary Kamataka 

Udaipur Rajasthan 

Gulbarga Kamataka 

Gorakhpur Uttar Pradesh 

Shimla Himachal Pradesh 

Puducherry Puducherry 

Ralpur Chhattisgarh 

Chandigarh Chandlgarh 

Patna Bihar 

Rohtak Haryana 

Madurai Tamil Nadu 

Ranchi Jharkhand 

Darjeeiing West Bengal 

Kavarati Lakehadweep 

Rajkot Gujarat 

Chinsurah West8engal 

Sholapur Maharaahtra 

(a) whether the Govemment proposes to set up an 
integrated space cell in the country; 

(b) if so. the details thereof; 

(c) the objectives of setting up of this space cen; 
and 



1283 DECEMBER 10, 2008 /rJ OlM8titJns 1284 

(d) the time by which such cell will be operational? 

THE MINISTER OF STATE IN THE PRIME 
MINISTER'S OFFICE AND MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND 
PENSIONS (SHRI PRITHVIRAJ CHAVAN): (a) No, 
Sir. 

(b) to (d) Does not arise. 

Impact of House-hold Duat on Health 

1677. SHRI M.P. VEERENDRA KUMAR: Will the 
PRIME MINISTER be pleased to state: 

(a) whether high level of lead in Delhi 
house-hold dust has adversely affected the health of the 
people; 

(b) if so, the details thereof; and 

(c) the steps taken/proposed to be taken by the 
Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) and (b) According to the Central Pollution 
Control Board (CPCB), the ambient levels of lead are 
much below the threshold limits. No cases of adverse 
effects 0' lead due to house hold dust have come to the 
notice of this Ministry. 

(c) Lead has already been phased out from motor 
gasoline. Registration 0' lead processing units has been 
made mandatory and lead emissions are being monitored 
by Central Pollution Control Board/State Pollution Control 
Boards. The recycling industries 0' lead-acid batteries are 
also required to install environmentally sound technologies 
for controlling lead emissions. 

(Translation} 

Funds Allocated for Development 
of North East Region 

1678. SHRI RAMDAS ATHWALE: Will the Minister 
of DEVELOPMENT OF NORTH EAS'rERN REGION be 
f)leased to state: 

(a) the details of funds allocated for the development 
of North-Eastem Region state-wise; during the last three 
years and the current year, State-wise; 

(b) whether the pace of the development wOrQ In 
the North-Eastem Region is slow even after creation of 
a separate Ministry for the purpose; 

(c) if so, the details thereof and the reasons therefore; 

(d) whether the Government haa taken aome 
measures to expedite the various projects in the North 
Eastem Region under various schemes; and 

(e) if so, the details thereof? 

THE MINISTER OF PANCHAYATI RAJ AND 
MINISTER 'OF DEVELOPMENT OF NORTH EASTERN 
REGION (SHRI MANI SHANKAR AIYAR): <a) The State-
wise details of funds released for the development of the 
North Eastem Region during last three years and the 
current year under NLCPR projects, NEC and State Plana 
are given in the enclosed statement I and II. In addition, 
all Ministries, except those that are exempted (enclosed 
statement II) are required to invest 10% of their annual 
GBS in the North East Region and unspent amounts are 
credited to the Non Lapsable Central Pool 0' Resources 
administered by the Ministry 0' DoNER. 

(b) and (c) The pace of development has accelerated 
in the Tenth Plan and is expected to be even faster In 
the Eleventh Plan. 

(d) and (e) In order to expedite Implementation 0' 
these projects the State Govemments have been advised 
to ensure timely release 0' funds to implementing agencies 
and also to review the progress made on a quarterly 
basis at the level 0' Chief Secretary. The Ministry 0' 
Development of North Eastern Region is constantly 
monitoring the progress 0' implementation 0' projects in 
meetings held at various levels. The officers of MlDoNER 
also visit NE States for review and physical verification 
of the projects from time to time. The Minister interacts 
frequently with Chief Ministers and other Ministers and 
matter are reviewed in the NEC Plenary and In NEC 
Sectoral Summits, as well as other fora. 
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A. Funds RtlltNJstld to thtl North Easlt!IfT1 SlsltlS undsr NLCPR 

State Funds Released (Ra. In crore) 

2005-06 2006-07 2007-08 

Arunachal Pradesh 83.96 46.08 105.28 

Assam 219.11 231.04 246.09 

Manipur 44.86 96.03 61.86 

Meghalaya 27.50 38.58 60.39 
• 

Mizoram 41.04 56.46 29.82 

Nagaland 97.95 73.47 71.70 

Sikkim 53.21 59.36 48.46 

Tripura 111.55 98.99 112.40 

Total 679.18 700.00 736.00 

• Includes funds released for BTC area projects under BTC package. 
It Figures for the year 2008·09 are upto 04.12.08. 

/0 au-tif:IM 1288 

2008-091 

48.48 

60.05 

29.21 

40.49 

1.55 

29.76 

38.91 

20.03 

268.~ 

B. Funds nllBIlStId /0 tntIITIbtlr stsltlS and olhtlr aggncitls untltlr IhtI NEC "mn 
durinp the Issl three yHlS and 2008-tJ9 (as on 0cf0btIr, 20(8) 

(Rs. Crore) 

SLNo. State 2005-06 2006-07 2007-08 2008-09 (As 
on 31.10.08) 

1. Arunachal Pradesh 48.92 43.71 44.85 23.3 

2. Assam 84.34 121.14 112.03 41.97 

3 Manipur 19.27 20.32 27.38 13.29 

4. Meghalaya 27.95 57.40 75.01 20.53 

5. Mizoram 42.22 40.61 47.91 11.69 

6. Nagaland 25.19 39.33 47.28 16.79 

7. Sikkim 15.87 26.73 35.07 21.17 

8. Tripura 25.94 36.25 36.21 30.22 

Member states 289,70 385.49 425.74 178.96 

9. Other Agencies 170.45 212.32 157.86 58.11 

Grand Total 460.15 597.81 583.60 237.07 

Approved Outlay (PC) 461.50 600.00 600.00 624.00 

,. 
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C. State Plan IIIlocstion lor North ElISIsm SIII_ dtHing 2005-06, 2006-07, 2007-otJ III7d 2008-09 

SLNo. State 2005-06 

1. Arunachal Pradesh 950.00 

2. Assam 3000.00 

3. Manipur 915.00 

4. Meghalaya 800.00 

5. Mizoram 685.00 

6. Nagaland 620.00 

7. Sikkim 500.00 

8. Tripura 804.00 

Total NE (States) 8274.00 

sr.Nment " 

List 01 OepartmenlslMinislties Extll77pltHi from making 
lump sum provision lor Ih6 Notfh EssMm Rsg;on 

1. Atomic Energy 

2. Company Affairs 

3. Economic Affairs 

4. Expenditure 

5. External Affairs 

6. Legal Affairs 

7. Earth Sciences 

.8. Official Language 

9. Personnel & Training 

10. Petroleum & Natural Gas 

11. Planning 

12. Revenue 

13. Social Justice & Empowerment-

1'4. Steel 

·15. Space 

(Rs. Crore) 

2006-07 2007-08 2008-09 

1056.00 1471.96 2086.00 

3507.00 3800.00 5011.51 

1160.00 1420.40 1860.00 

900.00 1120.00 1500.00 

758.00 858.13 1000.00 

760.00 900.00 1200.00 

560.00 695.42 852.00 

950.00 1220.or 1450.00 

9651.00 11485.91 14758.51 

16. Science & Technology 

17. Scientific & Industrial Research 

-Only 2% of the funds for Scheduled eaate Division (SeD) are 
allocated to the NE. The Norm of 10% allocation Is applied to 
sectors other than SCD. 

/English} 

Compenutlon to Volunteera for Clinlcel Tr .. la 

1679. SHRI K.S. RAO: Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased to state: 

(a) whether the existing policy provisions to regulate 
clinical trials of new drugs on patienta In the country 
allow any compensation to the volunteers, in case of any 
harm caused to them during the trails; 

(b) If so, the details thereof; 

(c) if not, whether the Government proposes to review 
its existing policy in this regard; and 

(d) if so, the detaiis thereof? 

THE MINISTER 'OF ,STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) Yea, Sir. 
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(b) A clinical trial in the country haa to be conducted 
as per the norms prescribed under Schedule Y of Drugs 
an"- Cosmetics Act, which mandates conformance to 
Indian Good Clinical Practice (GCP) guidelines. The para 
2.4.7. of Indian GCP guidelines prescribe provision for 
compensation to trial subject by sponsor In case of any 
harm· caused to them during the trials. 

(c) and (d) Qoestions do not arise. 

[T ransla/ion} 

Role of Panchayat. In the Aural Devalopment 

1680. SHRI SANJA Y DHOTRE: Will the Minister of 
PANCHAYATI RAJ be pleased to state: 

(a) whether the Government has appointed any 
Board, Committee or directors to monitor the role of 
Panchayat bodies in the rural development of the country; 

(b) if so, the details thereof; 

(c) the steps takenlbeing taken to strengthen or 
improve the implementation or the rural development 
scheme at lower level; and 

(d) the efforts being made by the Government to 
create awareness among the elected members of rural 
panchayats? 

THE MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) and (b) The Ministry of Rural 
Development has developed a comprehensive system of 
Monitoring the implementation and impact of the 
programmes including utilization of funds through 
Periodical Progress Reports, field visits by Hon'ble 
Ministers, Performance of Review Committee, Area 
Officer's Scheme, Vigilance and Monitoring Committee at 
the State/District Level with greater involvement of 
Members of Parliament, National Level Monitors who 
monitor the quality of work and adherence to 
implementation of schemes as per programme guidelines. 
Such methods are also helpful to monitor the role of 
Panchayat Bodies in the implementation of Rural 
Development programmes. 

(c) In order to strengthen and improve the 
implementation of the rural development programm~s, the 
Ministry of Rural Development has also been advl~ed to 
adopt a five pronged strategy consisting of (i) creation of 
awareness about the Rural Development scheme 
(il) transparency, (iii) People's Partnership, 
(iv) accountability, social audit through Gram Sabha, and 
(v) Strict Vigilance and Monitoring. 

(d) The guidelines of the Rural Development Schemes 
have in built mechanism for training and awareness te, 
the PRI functionaries and officials implementing the 

&chem ... For this purpose, financial assistance Is also 
provided to the National Institute of Rural Development 
(NIRD), State Institute of Rural Development (SIRD) and 
Extension Training Centre (ETC), Non Governmentai 
Organizations (NGOs) etc. by the Ministry of Rura: 
Development and Ministry of Panchayati Raj. The 
Information, Education and Communication (IEC) Division 
of the Ministry of Rural Development, Media and Publicity 
Division of Ministry of Panchayati Raj also plan and 
execute IEC activities to create awareness through print 
and electronic Media. 

[English} 

Study on Medicinal Plants and Herbs 

1681. SHRI KIRIP CHALlHA: Will the Minister of 
HELATH AND FAMILY WELFARE be pleased to state: 

(a) whether the Government has conducted any 
research study to find out the medicinal potentialities of 
various plants and herbs in the North·East Region; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HELATH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) Yes, Sir. 

(b) The National Institute of Pharmaceutical Education 
& Research (NIPER), Mohali, an organization working 
under Ministry of Chemical and Fertilizers have published 
a report in year 2008 on the data base of herbal wealth 
of North·East India. The report lists out 18836 plants 
used by the local people for human and veterinary health 
care. The National Medicinal Plants Board has also 
sanctioned projects for survey, documentation and 
scientific validation of the therapeutic uses of the plants 
occurring in some of the North·Eastem States. 

Aeport on Financial Sector Reforms 

1682. SHRI ASADUDDIN OWAISI: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the High Level Committee headed by 
Shri Raghuram G. 'Rajan on Financial Sectof Reforms 
has submitted its report; 

(b) if so, the details thereof alongwith the main 
recommendations made therein; and 

(c) the action taken or proposed to be taken by the 
Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING AND MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI V. 
NARAYANASAMY): (a) to (c) The High level Committee 

,. 
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on Financial Sector Reforms headed by Shri Raghuram 
G. Rajan has submitted its Report. Recommendations of 
the Committee span over the areas of the micro-economic 
framework, broadening access to finance, leveling the 
playing field, creating more efficient markets and a growth-
friendly regulatory environment and creating a robust 
infrastructure for credit. Proposals are being examined in 
the Ministry of Finance. 

Inatall.tlon of Pollution Control Equipment 
In Sugar Mm. 

1683. SHRI HITEN BARMAN: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the sugar mills set up before May, 1981 
are required to install the pollution control equipment; 

(b) if so, the details thereof; 

(c) the State-wise details of sugar mills which have 
not installed such equipment so far; and 

(d) the action takenlbeing taken by the Government 
against such mills? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) to (c) As per information provided by the 
Central Pollution Control Board (CPCB), all sugar mills 
irrespective of their year of establishment including those 
set up before May, 1981 are required to Install the 
pollution control equipments to meet the prescribed norms 
stipulated by the Pollution Control Boards. There are sn 
sugar mills in the country. Out of these sn mills, 447 
units have provided requisite pollution control facilities, 
89 were closed down and 41 have not provided adequate 
pollution control facilities. 

The State-wise breakup of 41 sugar mills which have 
not installed pollution control equipments is Haryana-02 
Karnataka-03 Maharashtra-1S, Orissa-01, Punjab-04, Tamil 
Nadu-10, Uttaranchal-OS and West Bengal-01. 

(d) The CPCB has issued directions under section 5 
of Environment (Protection) Act 1986 in the case of 
8 sugar mills and directions under section 18 (1) (b) of 
Water (Prevention and Control of Pollution) Act 1974 to 
respective State Boards in the case of 7 Sugar mills. 

[Translation} 

Criteria for Setting up Ayurvedlc College. 

1684. SHRI SUB.HASH SURESHCHANDRA 
DESHMUKH: Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether the Government has fixed any criteria to 
set up ayurvedic colleges in the country; 

(b) if so, the details thereof; 

(c) the details of the proposals received from various 
States including State Government of Mahrashtra to set 
up ayurvedic colleges during the last three years and the 
current year; and 

(d) The action taken by the Government in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) Yes, Sir. 

(b) Ayurvedlc Medical Education in India 18 governed 
by the Indian Medeine Central Council Act, 1970 (IMCC 
Act). The Central Council of Indian Medicine (CCIM) Is 
the statutory body for regulation of Ayurveda, Siddha and 
Unani medical education and the registration of 
practitioners. 

The Parliament has amended the Indian Medicine 
Central Council Act 1970 by inserting Section 13A vide 
Amendement Act 2003 whereby no person can establish 
medical college without prior permission of the Govt. of 
India. 

To implemerit the provisions of section 13A of the 
amended IMCC Act, the Regulations entitled -the 
Establishment of New Medical College, Opening of New 
or Higher Course of Study or Training and Increase of 
Admission Capacity by a Medical College Regulations. 
2003" were notified by the Central Council of Indian 
Medicine (CCIM) on 1Sth March, 2004 which were 
published in the Gazette of India on 16.3.2004 and were 
also laid on the Tables of both the Houses. The eligibility 
criteria to make an application to establish a new medical 
college are given in the enclosed Statement I. 

(c) Statement-II showing number of proposals received 
from various States during the last three years and the 
current year to establish new Ayurvedic Colleges is 
enclosed. 

No proposal has been received from the Government 
of Maharashtra to establish New Ayurvedic College during 
the last three years and in the current year; 

(d) Statement III showing Action Taken regarding the 
application received during last three years and in the 
current year to establish new Ayurvedic Colleges Is 
enclosed. 
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sr.Mment I 

Extracts from the Central Council of Indian Medicine's 
Notification No. 3-14/2004 Norms dated 15th M.arch, 2004 
published in the Gazette of India, Extraordinary, Part 111_ 
Sectlon-4 No. 49 dated March 16, 2004-Mthe 
Establishment of New Medical College, Opening of New 

",or Higher Course of Study or Training and Increase of 
Admission Capacity by a Medical College Regulations, 
2003" 

6. Eligibility for making an application-

(1) For eligibility to make an application under Sub 
Regulation 1 of Regulation 4, a persons or medical college 
shall be eligible if,-

(a) his one of the objectives is to impact e~cation 
about Ayurveda or Siddha or Unani Tibb; 

(b) owns or possesses on lease of ninety nine 
years, a suitable 8ingle plot of land, measuring 
not less than ten acres if the proposal is for 
admitting up to fifty students, and not less than 
fifteen acres, If the proposal is for admitting upto 
one hundred students, and undertake to establish 
the medical college in the said plot of land; 

(c) has obtained 'No Objection Certificate' in Form· 
4 from the concerned State Government for 
establishing a new medical college at the 
proposed site; 

(d) has obtained a 'Consent of Affiliation in Form-
S for establishing a new medical coRage from a 
University established under any Central or State 
statute; 

(e) owns and manages a hospital In Indian 
medicines containing not less than one hundred 
beds with necessary facilities and infrastructure; 

(f) has not already admitted students in any class 
or standard or course or training of the proposed 
medical college; and 

(g) is in a position to provide two performance bank 
guarantees from a Scheduled Commercial Bank 
valid for a period of five years In favour of the 
Central Council of Indian Medicine, New Deihl, 
as follows: 

(i) for the establishment of medical college: 

Upto 50 seats 

51-100 seats 

Rupees one crore 

Rupees twenty lakhs 
per ten or leu seats 

(ii) for the establishment of the teaching hospital 
and its infrastructure facilities; 

Upto 150 beds-Rupees one and a half crore 

Additional beds-Rupees 10 lakh per 10 or less beds. 

exemption: The above condition shall not apply to the 
persons who are State GovemmentslUnion Territories if 
they give an undertaking to provide funds In their plan 
budget regularty till the requisite facilities are fully provided 
as per the time bound programme; 

Statement II 

StsMmtlnl showing numlHlr of praposs/s rt1C8ivsd ftom vslious SIBIIIS during IhtI /8sl IhIfNl ytMlS 
lind in Ihs currenl ytIIlr 10 IISlllbIish ntlW A)I!IM9dk' CoI/sgtIs 

51. No. Name of the State 2005-06 2006-07 2007-08 2008-09 

2 3 4 5 6 

1. Gujarat 4 01 01 0 

2. Chhattisgarh 0 0 0 

3. Karnataka 13 08 05 03 

4. Uttar Pradesh 3 0 0 03 

5. Manlpur 01 0 0 

6. Uttarakhand 01 01 01 



DECEMBER 10, 2008 to C16tarIIitm6 1298 

2 3 4 5 6 

7. Jharkhand 01 01 0 

8, Madhya Pradesh 4 12 11 08 

9, Punjab 2 02 01 0 

10, Andhra Pradesh 09 04 0 

11, Maharashtra 3 17 14 10 

12, Rajasthan 3 02 01 01 

13, Kerala 01 01 0 

14, Himachal Pradesh 0 0 01 

15. West Bengal 2 01 01 01 

16, New Delhi 0 0 01 

17, Tamil Nadu o 02 02 01 

18, Haryana o 0 01 01 

Total 42 58 44 31 

StIItement II' 
Slalflmenl showing Action Tak9n mgarding 1M lIJ1PIicalion rrICSIvsd from valious Stsltls during 11181 Ihlfltl ytMm N1d 

in the cumlnt )IfNU to _tsbIish ntIW A)'!I~ Co/ItJgtIs 

51.No. Name 01 the State Va 2QOS.06 Year 200&07 'fair 2007.()8 

Returned Permission granted Returned Permisaion granted Returned Pemission granted 

2 3 4 5 6 7 B 

1, Gujarat 2 02 1 0 1 0 

2, Chhattisgarh 0 01 0 0 0 0 

3, Kamataka 13 0 8 0 4 1 

4, Uttar Pradesh 2 01 0 0 0 0 

.5, Manipur 1 0 1 0 0 0 

6, Uttarakhand 0 01 0 0 

7, Jharkhand 0 0 0 

8, Madhya Pradesh 4 0 09 03 9- 1 

9, Punjab 2 0 01 01 O~ 0 

, .. 
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2 3 4 5 6 7 8 

Andhra Pradesh o 09 o 02 02 

11. Maharashtra 3 o 11 6 13 01 

12. Rajasthan 3 o 2 o o 01 

13. Kerala o 01 o 01 o 01 

14. Himachal Pradesh o o o o o 

15. West Bengal 2 o o o 

16. New Deihl o o o o o 
17. Haryana o o o o o 
18. Tamil Nadu o o 2 o 2 o 

Total 37 5 47 11 36 7 

"The Central Tam has visited a proposed collage to. verify the availability of functional hospital and requisite Infrastructure as per CCIM 
norms. The Case Is under process. 

Note: The proposals received during the current year I.e. 2008-09 are under process 88 per prescribed time schedule for processing 
of the applications under the CCIM's Regulations, 2003 and final date to grant permission Is 31st March, 2009. 

[Eng/ish} 

National MI •• lon on Medicinal Plants 

1685. SHRI K.C. PALLANI SHAMY: Will the Minister 
of HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Government proposes to set up 
National Mission on medicinal Plants; 

(I)) if so, the details thereof; 

(c) the total hectares of land proposed to be covered 
under cultivation of medicinal plants and other purposes; 

(d) whether there is also a proposal to set up 
nurseries under public and private sectors; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFAAE (SHAIMATI 
PANABAKA LAKSHMI): (a) to (c) Yes, Sir. The 
Government has approved a new Centrally Sponsored 
Scheme of National Mission on Medicinal Plants for 
implementation during the 11th plan involving total outlay 

of As. 630 crores. The Mission seeks to develop medicinal 
plants sector through production of raw material of quality 
for use of A YUSHlHerbal industry as well as for exports 
of value added items. The scheme on Mission covers 
the following: 

• SlIpport for cultivation of medicinal plants in 
clusters through cooperatives, self help groups, 
producer companies and associations of growers. 

• Setting up of seed centres and nurseries for 
supply of certified planting material. 

• Support for MedIcinal Plants Processing and Post 
Harvest Management Including Marketing 
including Marketing. 

• Management support for implementation. 

It is proposed to cover upto 1,00,000 hectare of land 
under medicinal plants. 

(d) and (e) Yes, Sir. It is proposed to establish Model 
Nurseries/Small nurseries under public and private Sector. 
A Model Nursery will be on an area of about 4 hectares 
and may produce 2-3 lakh plants depending upon the 
input cost and time required for the plants to be fit for 
planting. Small Nurseries will be on about 1 hectare and 
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will have infrastructure facility to have 60,000-70,000 
plants. It is proposed to set up about 200 such nursari .. 
both in public land private sector. 

Decree.lng Green Covar over Deihl 

1686. SHRI K.C. SINGH "BABA": Will the PRIME 
MINISTER be pleased to state: 

(8) whether the Ridge area in Delhi is losing its 
green cover with heavy traffic flow and illegal 
constructions; 

(b) if so, the details thereof; 

(c) whether any study was undertaken by the Ridge 
Management Board (RMB) in this regard; 

(d) if so, the findings thereof; and 

(e) the actioh taken by the Government in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI S. REGUPATHY): 
(a) No, Sir. 

(b) Not applicable in view of (a) above. 

(c) to (e) The Department of Forests and Wildlife, 
Government of National Capital Territory of Delhi, has 
undertaken identification/demarcation of Ridge jOintly with 
the Revenue Department and Delhi Development Authority 
using Total Station Method through an Expert Agency in 
a time bound manner starting from South/South Central 
Ridge. Once the exact boundaries of the ridge are 
identified, demarcated and mapped, the discrepancies 
between the area notified and the areas in physical 
possession of Delhi Development Authority, Central Public 
Works Department, New Delhi Municipal Corporation, 
Municipal Corporation of Delhi, Forest Department and 
Ministry of Defence would be ascertained to decide its 
appropriate land use. 

Delhi Development Authority is proposing to develop 
Northern Ridge as Biodiversity park under the able 
guidance of Professor C.R. Babu of Centre for 
Environmental Managemer.t of Degraded Ecology 
(CEMDE), Delhi University. Prof. C.R. Babu has also 
submitted a concept paper of densification of Ridge 
through enrichment plantation which -is also being 
examined by the Government of National Capital Territory 
of Delhi. 

Family WelfarelRural Health Care Schema. 

1687. SHRI G.M. SIDDESWARA: 
SHRI PUNNU LAL MOHALE: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether the Government has received any 
proposal regarding family weHare and rural health care 
schemes from the State Govemments of Kamataka and 
Chhattisgarh; 

(b) if so, the details ther80falongwlth the action taken 
by the Govemment thereon; and 

(c) the time by which the said proposals are likely to 
be sanctioned? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) Yes, Sir. Under National Rural 
Health Mission (NRM), funds are released by the Central 
Government to all States/UTs Including the State 
Governments of Karnataka and Chhattisgarh for 
upgradatlon/strengthening/establishment of their SCs, 
PHCs, and CHCs on the basis of Programme 
Implementation Plan (PIP) submitted by States which are 
approved by National Programme Coordination Commmee 
(NPCC). These funds are released for the states to be 
spent on the basis of activities prioritized by them under 
Flexipool approved by NPCC. 

(b) On the basis of PIPs received from the States of 
Karnataka and Chhattisgarh, during the current financial 
year i.e. 2008-09 an amount of Rs. 18547 Lakhs and 
Rs. 9227.18 lakhs has been approved by the NPCC to 
the State of Karnataka and Chhattisgarh respectively 
under NRHM additlonalities for Improvement in rural health 
care system. 

(c) Does not arise. 

{Translation} 

India'. Voting at UNO agalnat Iran 

1688. SHRI RAGHUVEER SINGH KOSHAL: Will the 
Minister of EXTERNAL AFFAIRS be pleased to state: 

(a) whether India has voted against Iran at 
intemational level due to which Gas pipeline project has 
been left in abeyance; 
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(b) if so, the details thereof; 

(c) the number of occasions on which the present 
Government has got opportunities to vote at i'ltemational 
level on behalf of the country and the name of the 
countries in favour of which they have voted;· and 

(d) the reason for voting against Iran? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
PRANAB MUKHERJEE): (a) to (d) India remains 
committed to the Iran-Pakistan-India natural gas pipeline 
project. India does not vote against any country. India's 
votes on any issue in International fora are determined 
by India's own judgement of the merits of the questions 
and india's national interests. • 

Financial A •• I.tance to NGO. for 
Health Related Scheme. 

1689. SHRI HARIKEWAL PRASAD: Will the Minister 
of HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Government has provided any 
financial assistance to the Non-Governmental 
Organizations (NGOs) for implementation of health related 
schemes in Uttar Pradesh; 

(b) if so, the details thereof along with the amount 
of said assistance provided, during the last three years 
and the current year, NGO-wise; 

(c) whether the Government has reviewed the 
functioning of these NGOs in this regard; 

(d) if so, the names of the NGOs in respect of which 
shortcomings have been noticed; and 

(e) the action taken by the Government in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) Yes, Sir. The NGO Division 
of Ministry of Health and Family Welfare has been 
providing funds to the Non-Governmental Organisation 
(NGOs) of Uttar Pradesh under the Mother NGO Scheme 
through State Health SOCiety. 

(b) The Grant-in-aid is disbursed to the NGOs by 
State Health Society, which keeps their record. Rs. 345.5 
lakhs have been released to State Health Society, Uttar 

Pradesh during the last 3 yea... for this purpose. No 
funds have been released so far to Uttar Pradesh State 
Health Society during the current year. 

(c) The State Health Society of Uttar Pradesh reviews 
the functioning of NGOs in the State of Uttar Pradesh. 

(d) No such report has been received from the State 
of Uttar Pradesh 

(e) Does !,ot arise in view of reply above. 

[English] 

Study of Tropical Climate 

1690. SHRI NAVEEN JINDAL: Will the PRIME 
MINISTER be pleased to state: 

(a) whether India proposes to collaborate with France 
for the study of tropical climate under a joint satellite 
mission; 

(b) if so, the details thereof and the progress made 
so far in this regard; 

(c) whether any tangible results have been achieved 
pertaining to forecasts of natural calamities like floods 
and cyclones; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE PRIME 
MINISTER'S OFFICE AND MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBliC GRIEVANCES AND 
PENSIONS (SHRI PRITHVIRAJ CHAVAN): (a) Yes, Sir. 

(b) Indian Space Research Organisation (ISRO) is 
developing a satellite along with French National Space 
Agency (CNES), to study tropical climate, specially the 
precipitation models/water vapour content in the 
atmosphere, which are critical to enhance the capability 
in forecasting weather and climate. The satellite is called 
'Megha Tropics' and is planned for launch during the first 
half of 2010. 

(c) and (d) Does not arise, as the satellite is yet to 
be launched. 

Guideline. for New. Channel. 

1691. SHRI JASUBHAI DHANABHAI BARAD: Will 
the PRIME MINISTER be pleased to state: 
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(a) whether the Govemment proposaa to issue new 
guidelines for news channels operating In the country; 

(b) if so, the details thereof; and 

(c) the time by which a final decision is likely to . be 
taken by the Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS AND MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND BROADCASTING 
(SHRI ANAND SHARMA): (a) to (c) With a view to 
updating the existing Programme & Advertisement Codas 
and to bring them at par with the contemporary community 
standards. Govemment had constituted a Committee in 
October, 2005 under the chairmanship of the Secretary, 
I&B, inter-alia, comprising of the representatives of relevant 
Ministries, broadcasting/filmladvertising organizations, civil 
society groups, consumer forum. Secretary, 1&8 has 
submitted the report of the Committee to the Govemment 
In March, 2008 which includes a chapter on news 
programmes and the same is posted on the website of 
this Ministry www.mib.nic.in for wider public consulation 
and therefore no definite time frame can be given. 

Cargo Handling Facility at Chenna' Port 

1692. SHRI S.K. KHARVENTHAN: 
SHRI E.G. SUGAVANAM: 

Will the Minister of SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS be pleased to state: 

(a) the details of cargo handling capacity of Channai 
Port during the last three years and the current year; 

(b) whether the Govemment proposes to create 
additional cargo handling facilities in Chennal and other 
ports In Tamil Nadu in the near future; 

(c) if so, the detaits thereof; 

(d) the time by which the above facilities are likely 
to be created; and 

(e) the details of other infrastructure development for 
modemization of ports in the State? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BAALU): (a) The details of 
cargo handfing capacity of Chennai Port Is 88 under:-

Year Capctty (MUIIon Tons) 

2005-06 48.80 

2006-07 50 

2007-08 53.35 

2008-09 51.35 

(b) to (e) The details are given in the enclosed 
statement. 

Statement 

Port-wistl schtImtIs which .", p/wIfNId In IhtI EItIVfIf1Ih 
Fw. YMr P/sn is. upfo 2011-12 .,. IitI/tJd btJIow: 

SI.No. Name of the scheme 

1 2 

Chennal Port Truat 

1. Construction of Second Container Terminal 

2. Modernization of JD 

3. Modernization of South Quay I & " 

4. Modemization of North Quay 

5. Construction of Ro-Ro berth 

6. New berths 200m long in Bharthi Dock for 
handling srnaner 011 v ...... 

7. Construction of new Jetty at North groyne 

8. Multi-level atack yard for automobile export. 

Tut'corln Port Trust 

1. Deepening the channel and Basin to cater to 
12.80 M draught vessels. 

2. 

3. 

4. 

5. 

6. 

Development of outer harbour to handle main 
line container vessels of draft upto 15 M 
including post panamax container vessels and 
bulk vessels of one Lakh OWT 

Construction of Berth No.9. 

Construction of North Cargo Berth I 

Conversion of Berth 8 88 container terminal 

Up-gradation of Coal Jetty-II 
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1 2 

Ennore Port Ltd, 

1. 

2. 

3. 

Development of Marine Liquid Terminal 

Development of Coal Terminal for Users other 
than TNEB 

Development of Iron ,are Terminal 

4. Development of LNG Terminal 

5. 

6. 

7. 

Deveiopment of Container Terminal (Phase I 
1000M in length) 

Capital Dredging (Phase I) for development of 
terminals in second stage 

Development of General Cargo Berth 

[Trans/stion} 

External AffaIr. Mlnl.t.r'. vIal' to 
the Gult Countrln 

1693. SHRI SUBHASH MAHARIA: Will the Minister 
of EXTERNAL AFFAIRS be pleased to state: 

(a) whether he visited Gulf Countries recently; 

(b) if so, the main objectives of his visit; and 

(c) the details of agreementsIMoUs signed during this 
visit? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI E. AHAMED): (a) Yes. 
During the first haH of 2008, the Hon'ble External Affairs 
Minister visited Oman from 13 to 14 January, Saudi Arabia 
from 19 to 20 April and UAE from 12 to 14 May. 

(b) The purpose of the visit was to further strengthen 
bilateral relations with these countries and the region, to 
continue our bilateral exchanges at the highest level and 
to further consolidate and diversify our economic and 
commercial ties. 

(c) Two MoUs (I) for setting up Plastics Technology 
Training & Development Center in Oman, and (ii) for 
setting up a Chartered Accountants Institute in Oman 
were signed during the visit to Oman. 

[English} 

Ship Carrying Toxic Material 

1694. SHRI REWATI RAMAN SINGH: Will the 
Minister of SHIPPING, ROAD TRANSPORT AND 
HIGHWAYS be pleased to state: 

(a) whether a ship carrying toxic material was caught 
near Saurashtra; 

(b) H so, the details thereof; and 

(c) the steps taken by the Govemment in this regard? 

THE MINISTER OF SHIPPPING, ROAD 
TRANSPORT AND HIGHWAYS (SHRI T.R. BMLU): (a) 
to (c) Information is being collected and will be placed 
on the Table of the House. 

NatIonal Policy for Alcohol Control 

1695. SHRIMATI JAYAPAADA: 
SHRI S. AJA YA KUMAR: 
SHRI M.K. SUBBA: 

Will the Minister of HEALTH AND FAMilY WELFARE 
be pleased to state: 

(a) whether the Govemment has decided to launch 
a national policy for alcohol control in the country as 
reported in The Hindu dated 12 October, 2008; 

(b) if so, the details thereof; 

(c) whether the Govemment has received suggestions 
from experts in this regard; 

(d) if so, the details thereof; and 

(e) the time by which the alcohol control policy is 
likely to be finalized and implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMilY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) and (b) The policy with regard 
to sale and distribution of alcohol is within the purview of 
the State Govemments. Therefore, the efforts made to 
contain the damage done by alcoholism vary from state 
to state. Apart from this, clinical care, building awareness, 
counseling and rehabilitations is made available through 
de-addiction centres and counseling centres runlfunded 
by the Govemment. 
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(c) to (e) The need to frame a national policy has 
been diSC:U88ed with the experts and scientists. To make 
an effective national policy there is need to introduce 
legislative changes, identify national structures responsible, 
develop quality data system, to have Central Law on 
alcohol Instead of state specific laws, uniform policy and 
taxation in all states and UT., increase minimum legal 
drinking from 18-21. Views of the State Govemment and 
UTs are to be obtained in this regard. 

(Tf'8fJSIalion/ 

Acqul.ltlon of New V .... I. by SCI 

1696. SHRI KISHANBHAI V. PATEL: 
S'"IRI SUGRIB SINGH: 
SHRI NAND KUMAR SAl: 

Will the Minister of SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS be pleased to state: 

(a) whether the Shipping Corporation of India (SCI) 
has identified/selected the agencies for procurement of 
new vessels; 

(b) if so, the details thereof; 

(c) the criteria followed/to be followed by the 
Govemment for selection of agencies; 

(d) the details of funda allocated by the Govemment 
for the said purpose during the current financial year; 
and 

(e) the extent to which the addition of new vessels 
wiN meet the future requirement of the countf)'? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BMLU): (a) to (c) The 
Shipping Corporation of India (SCI) floats global tenders 
for acquisition of vessel and selection of the shipyard for 
construction of vessel is based on the outcome of the 
competitive global tendering process. 

(d) The acquisition of vessels is made by a mix of 
intemal resources and borrowing funds from the market. 
In the year 2008-09, SCI has earmarked an outlay of 
Rs. 2342.01 crores comprising of Rs. 1095.58 crores from 
internal resources and Rs. 1246.43 croreS from 
commercial borrowings. There is no budgetary support 
from Government of India for acquisition of veeaels by 
SCI. 

(e) SCI has envisaged acquisition of 62 vessels 
during the 11th Five Year Plan and has already signed 
shipbuilding contracts for 20 vessels and balance 42 
vessels would be acquired during the balance plan period. 
Part of the new acquisition will be used as replacement 
for existing vessels to be phased out and some are for 
augmentation of its fleet. Addition of new ve .. el will help 
the company to retain its competitive edge and maintain 
its market share. 

!Englisl1j 

Con_rvatlon of Vembanad Lake 

1697. DR. K.S. MANOJ: Will the PRIME MINISTER 
be pleased to state: 

(a) whether the Government has formulated any 
programme for the conservation of Vembanad Lake which 
was declared as a "Ramaar" Site in the country; 

(b) if so, the details thereof; 

(c) whether the State Govemment of Kerala has 
submitted a Detailed Project Report (DPR) to the Union 
Govemment prepared by Indian Institute of Technology, 
Roorkee for approval; 

(d) if so, the details thereof; and 

(e) the action taken by the Government in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRt NAMO NARAIN 
MEENA): (8) to (e) Management Action Plan for a total 
cost of Rs. 2.5 crores received by the Ministry from the 
State Government of Kerala for financial assistance was 
discussed by the Expert Group on Wetlands set up by 
the Ministry, during October, 2008. The proposal in its 
present form was not found suitable for funding as it 
was not prepared as per the guidelines of the Ministry. 
The State Govemment has been advised to submit the 
revised proposal in line with the guidelines Issued by the 
Ministry. 

(Transla/ion/ 

Roads to Tourist and ReUglou. Places 

1698. SHRI KASHIRAM RANA: 
SHRI V.K. THUMMAR: 
SHRI JIVABHAI A. PATEL: 

Will the Minister of SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS be pleased to state: 
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(a) whether the Union Government proposes to 
construct roads to connect aU the tourist and religious 
places in the country; 

(b) if so, the details thereof; 

(c) whether the Union Government has coordinated 
with the Deptt. of Tourism and State Governments in this 
regard; 

(d) if so, the outcome thereof; and 

(e) the steps taken by the Government to connect 
such places with the network of roads? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) and (b) As a part of the policy 
initiative for developing destinations/circuits of national 
Importance as mega projects, the Ministry of Tourism 
has identified a list of roads for improving connectivity of 
15 out of 22 destinations/circuits identified so far. 

(c) to (e) An Inter-Ministerial Group (IMG) was 
constituted in February, 2007 under the Chairmanship of 

Secretary (Road Transport & Highways) to prepare a 
status note on the identified road segments connecting 
the major tourist destinationslheritage sites and suggest 
a plan of action for their upgradation. Secretary (Tourism) 
is also a member of this IMG. The IMG has recommended 
for improvement of road connectivity for six important 
tourist destinations from the list of 22 tourist destinations, 
which have been prioritized by the Ministry of Tourism in 
consultations with other Ministries. These are improvement 
of identified road connectivity of Agra, Varanasi-Samath, 
Puri-Bhubaneshwar-Konark-Chilka, Charmlnar area of 
Hyderabad, Aurangab,d and Amrltsar. These identified 
road connectivity include National Highways (NHs) and 
State roads. The IMG has also given recommendations 
for improving the road connectivity of Mahabalipuram, 
Hampi, Ajmer and Chitrakoot, which are Included In the 
identified list of 22 destinations. 

This Ministry is primarily responsible for development 
and maintenance of NHs. The details of the identified 
road connectivity to six tourist destinations prioritized by 
the Ministry of Tourism and the Initiatives taken by the 
Government for development of the NH connectivity 
included therein are given in the enclosed statement. 

The details of the identified road connectivity to six tourist destinations prioritized by the Ministry of T ourlam and the 
initiatives taken by the Government for development of the NH connectivity Included therein 

SJ.No. 

1. 

2. 

Destination/Circuit 

2 

Agra-Revitalization of 
Taj (Uttar Pradesh) 

Varanasi-Samath 
(Uttar Pradesh) 

Roads to be upgraded 

3 

(i) Delhi-Agra 

(Ii) Jaipur-Agra 

(i) Bodhgaya-Varanasi 

Remarks 

4 

(i) Delhi and Agra is connected by 4-laned section of 
NH-2. Further, the stretch is included for upgradation to 
6-1ane standards under National Highways Development 
Project (NHDP) Phave-V. The 6-laning of this stretch is 
targeted for completion by December, 2012. 

(ii) Jaipur and Agra is connected by section of NH-11. 
The ongoling work of 4-laning of this section of NH-11 
from km 17.50 to km 228.00 under NHDP Phase III is 
targeted for completion by 2009. 

(i) Bodhgaya is connected to Varanasi via sections of 
NH-83 and NH-2. Section of NH-83 connecting BClCihgaya 
to NH-2 is included for upgradation to 4-lane standards 
under NHDP Phase III. This is targeted for completion by 
2012. 



1311 DECEMBER 10, 2008 to 0utI6Iit:Jn6. 1312 

3. 

4. 

5. 

6. 

2 

Puri-
Bhubaneshwar·Konark-Chllka 
Orissa 

Charminar area of 
Hyderabad (Andhra Pradesh) 

Aurangabad (Maharashtra) 

Amirtsar (Punjab) 

3 

(ii) Allahabad-Varanaai 

(iii) Gorlkhpur·Varanaai 

(i) Puri·Konaltt· 
Bhubaneswar 

(II) Puri-Chllka 

No roads have been 
identified for upgradation. 

(i) Aurangabad-Ellora 

(ii) Aurangabad·Ajanta 

(iii) Aurangabad-Lonar 

Delhi·Amritsar 

(English} 

Indians Missing In Newzealand 

1699. DR. M. JAGANNATH: 
SHRI KINJARAPU YERRANNAIDU: 
SHRI PANKAJ CHOWDHARY: 

Will the Minister of EXTERNAL AFFAIRS be pleased 
to slate: 

4 

(ii) Allahabad to Varlnasi section of NH·2 is mainly 
4.Janed & ongoing woltt of 4-lanlng in balance length is 
targeted for completion by February, 2009. Further, this is 
also targeted for upgradatlon to 6-lane standards under 
NHDP Phase V by December, 2012. 

(iii) Gorakhpur is connected to Varanaal via section of 
N~:·29, which is 2-lane. This stretch Is Included for 
upgradation to 2-lane standards with paved shoulder under 
NHDP Phase IVA. The targeted for upgradation of this 
stretch is 2010·11. 

(i) Bhubaneshwar·Puri Konaltt ara situated on trian~. 

The section between Bhubanaswar and Puri Is part of 
NH-203. This Is included for 4·lanlng under NHDP Phase 
III. The target for completion of the 4-1en1ng of this stretch 
Is December, 2013. The section of NH-203 between Puri 
and Konark is a 2·lane section and this Is being 
maintained in traffic worthy condition as per avaUability of 
funds and inter·se priority. 

(Ii) The section of NH-203 A, pasalng through pun and 
Chilka is a 2.Jane section and it Is being maintained In 
traffic worthy condition as per availability of fundi and 
inter-se Priority. 

Charminar area is connected with NH-9 through State 
Road. NH·9 in the Hyderabad city portion has been 
upgraded to 6/8 lane. 

(i) NH·211, which Is of 2-1ane NH standards, provides 
direct connectivity between Aurangabad and Ellora. This 
stretch is included for improvement of riding quality under 
Annual Plan 2008-09. 

(ii) & (iii) There is no direct NH linkages providing 
connectivity between Aurangabad and A)anta or 
Lonar.These places are connected through Stata Roads. 

Delhi is coMected to Amritsar via NH·1. The section of 
NH·1 from Delhi to Jalandhar Is 4.Jane. The ongoing woltt 
of 4.Janing of the section from Jalandhar to Amritsar under 
NHDP phase III is targeted for completion by March, 2009 
(axcept for 20 km stretch). 

(a) whether some Indian Nationals enroute to Sydney 
were reported missing in New Zealand. 

(b) If so, the details thereof; and 

(c) the steps taken by the Government in this regard? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
PRANAB MUKHERJEE): (a) Yes. 
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(b) 40 Indian nationals enroute to Sydney to 
participate In the World Youth Day celebrations organized 
by the Catholic Church, Australia in July 2008, did not 
board their onward flight, after arriving in New Zealand 
and went miseing. These 40 Indian nationals were among 
a group of 220 Indian pilgrims, who were granted one-
month visitor visa by the New Zealand High Commission 
in Deihl. Of these 40 Indian nationals, 38 left their 
passports with the local Catholic Church sponsors and 
did not show up thereafter. Two persons kept their 
passports with themsevels. 

(c) Our Indian Mission in Wellington Is in touch with 
the Immigration and Labour Department and the local 
Foreign Office for tracing the miSSing Indian nationals. 
20 of the missing 40 Indian nationals, have since retumed 
to India and the efforts are continuing to locate the 
remaining Indian nationals. 

Hike In Newsprint Prices 

1700. SHRI ANIRUDH PRASAD ALIAS SADHU 
YADAV: 

SHRIMATI NIVEDITA MANE: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the Indian newspaper Industry is reeling 
under a sharp hike in price of newsprint and increased 
operating cost due to high Inflation in recent months as 
reported in the Mint dated 1 September, 2008; 

(b) if so, the details thereof; 

(c) whether the Govemment has any proposal to 
Inerea.e the .print advertisement rates paid by the 
Directorate of Advertising and Visual Publicity (DAVP); 

(d) H so, the details thereof; and 

(e) the time by which it is likely to be implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS AND MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND BROADCASTING 
(SHRI ANAND SHARMA): (a) Yes, Sir. 

(b) Monthly Average Newsprint Price per Metric Ton 
of preceding six months as on April, 2005 and as on 
September, 2008 were Rs. 26,500 and Rs. 33,108 
respectively. The average All India Consumer Price Index 

88 on April, 2005 and on July, 2008 (with Bue 1982.100) 
were 529 and 662 respectively. 

(c) to (e) The Govemment has alrudy considered 
the demand of the Newspaper Industry and increased 
the print advertisement rates by 24% for all categories of 
newspaperalperiodlcals with effect from 1st September, 
2008. 

Cent ... 1 AOlid Fund 

1701. SHRI CHENGARA SURENDRAN: Will the 
Minister of SHIPPING, ROAD TRANSPORT AND 
HIGHWAYS be pleased to state: 

(a) the details of funds collected from Cess on petrol 
and diesel during the last three years and the current 
year, year-wise; 

(b) whether the Union Govemment proposes to set 
apart any amount from this Fund for road safety purposes; 

(c) if so, the details thereof; and 

(d) the works/projects undertaken out of the funds 
so collected, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) Presently Rs. 2.00 per litre are 
levied as cess In the nature of additional duty of excise 
and custom on both petrol and high speed diesel. Cess 
is collected by Ministry of Finance. Details of fund 
collected as cess on petrol and high speed diesel for the 
year 2005-06, 2006-07, 2007-08 and 2008-09 (upto 
September, 2008) are given hereunder:-

Year Amount collected (Rs. In crore) 

2005-06 11313.71 

2006-07 12206.54 

2007-08 13264.41 

2008-09 7511.54 
(upto September, 2008) 

(b) and (c) The Government had set up a Committee 
under the Chairmanship of Shri S. Sunder, fromer 
Secretary, Ministry of Surface Transport to deliberate and 
make recommendations on creation of a dedicated agency 
for road safety and traffic management. Besides 
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recommending creation of National Road Safety and 
Traffic Management Board (NRSTMB), the Committee has 
also recommended creation of National Road Safety Fund 
(NRSF) by way of earmarking 1 % of the total proceeds 
of cess on petrol and diesel. 

(d) As per the Central Road Fund Act, 2000 the 
cess money are utilized for development of national 
highways, development of the rural roads, development 
and maintenance of other state roads including roads of 
Inter-State and economic importance and construction of 
roads either under or over the railways by means of 
bridge and erection of safety works at unmanned rail-
road crossings. Planning Commission allocates cess fund 
to Ministry of Railways, Ministry of Rural Development 
and Department of Road Transport and Highways in the 
manner prescribed under the said Act. 

A part of the cess fund from the allocation of the 
Department of Road Transport & Highways is given to 

National Highways Authority of India (NHAI) for 
development of National Highway Development Projects 
(NHDP). This is not distributed State-wise. 

The cess funds which are earmarked for development 
of State roads (other than rural roads) and roads of Inter-
state connectivity and economic Importance are allocated 
to States. The Department of Road Transport & Highways 
gives administrative approval of works funded from the 
cess amount and the State Governments give technical 
and financial approval to such works. State-wise details 
of works/projects approved/sanctioned by the Department 
of Road Transport & Highways for development of State 
Roads and roads of Inter-State connectivity and economic 
importance (other than rural roads) out of the cess fund 
during the years 2005-06, 2006-07, 2007-08 and 
2008-09 (till date) are given in the enclosed statement I 
and II respectively. 

Stlltement I 

The SlaM-wistJ NumbtJr 01 Wonts lind Amounl ApplViI1!Jd out 01 CRF lor IhtJ 
YtJII/s 2005-06, 2OtJ6-07, 2007-08 lind 2008-09 (Till Ollm) 

(Amount Rs. In crore) 

SI.No. StaIeIUTs 2005-06 ~7 200],(18 2008-09 (til date) 
CRF WOIks CRF WOIks CRF WOIks CRF WOIks 
,woved approved approved IpPIOved 

No. AmOtlll No. Amount No. AmotIII No. Amotn 

2 3 4 5 6 7 8 9 10 

1. Andhra Pradesh 66 171.37 3 10.40 81 197.27 106 247.80 

2. Andaman and Nicobar Island 0 0.00 0 0.00 0 0.00 0 0 

3. Arunachal PradMh 0 0.00 . -11 42.31 5 25.32 0 0 

4. Assam 9 27.99 4 15.96 7 91.00 8 90.45 

5. Bihar 0 0.00 8 25.34 9 68.16 0 0 

6. Chandigarh 0 0.00 0 0.00 0 0.00 0 0 

7. Chattisgarh 4 28.22 10 24.54 2 10.03 10 102.95 

8. Dadra Nagar Haveli 0 0.00 0 0.00 0 0.00 

9. Delhi 0 0.00 26 47.00 0 0.00 3 29.68 
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2 3 4 5 8 7 8 9 10 

10. . Goa 0 0.00 3 10.59 0 0.00 3 14.13 

11. Gujarat 117 179.86 27 55.69 n 183.08 49 218.45 

12. Haryana 9 n.71 17.09 7 89.00 8 129.72 

13. Himachal Pradesh 8 25.71 2 4.25 4 12.80 0 0 

14. Jammu and Kashmir 8 51.64 0 0.00 8 87.00 0 0 

15. Jharkhand 3.48 8 88.95 0 0.00 0 0 

16. Kamataka 140 110.20 249 228.60 8 15.01 228 311.00 

17. Kerala 13 72.58 4 28.51 8 67.37 8 68.18 

18. Madhya Pradesh 37 128.43 28 108.00 18 107.99 0 0 

19. Maharashtra 86 229.40 64 195.47 45 171.37 88 303.83 

20. Manlpur 2.96 2 7.02 3.88 0 0 

21. Meghalaya 2 B.59 0 0.00 3 14.39 0 0 

22. Mizoram 0 0.00 4 11.46 10 16.33 0 0 

23. Nagaland 3.60 0 0.00 2 9.81 0 0 

24. Orissa 11 53.60 11 44.38 14 14.44 9 ;11.' 

25. Puclucherry 2.88 0 0.00 3.60 0 0 

26. Punjab 12 61.15 6 46.89 0 0.00 5 3&.81 

27. Rajasthan 173 227.87 85 164.04 50 183.92 35 112.64 

28. Sikkim 0 0.00 3 1.75 0 0.00 2 2.10 

29. Tamil Nadu 19 36.36 28 n.70 14 31.55 11 30.27 

30. Tripura 0 0.00 0 0.00 3 20.40 0 \', 0 

31. Uttar Pradesh 0 0.00 17 183.83 0 0.00 20 336.40 

32. Uttarakhand 0 0.00 0 0.00 0 0.00 0 0 

33. West Bengal 19 226.72 2 47.16 0 0.00 2 91.51 
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Sta""",,'" 
Ths Stste-wiss Numbsr of WOlD of Roads of Economic Importance (EI) and Inlrlr-sBftI ConntIcIMIy (ISC) anti 

Amount SSl7Ctionsd for Ihs yrNIlS 2005-06, 2006-07, 2007-08 and 2008-09 (Til dBftI) 

51.No. Name of the State 2005-06 2006-07 2007-08 200&.()9 (TI dille) 
EI & ISC Works EI & ISC WOIb EI & ISC WoIb Ell ISC Works 

Sanctioned sancIionecI SIIlCIioned .1CIIaned 

No. AmclIIl1 No. AmOIft No. Amcu1I No. AIncuII 
(Ra. In CfOI8) (Rs. In crore) (Ra. In cnn) (RI. In cnn) 

2 3 4 5 8 7 8 t 10 

1. ArdIra Pradesh 2 16.00 2 17.39 8 50.72 0 0 

2. Arunachal Pradesh 2 18.67 14.47 14.85 23.39 

3. Assam 0 0 2 4.95 4,95 0 0 

4. Bihar 2 12.17 0 0 0 0 0 0 

5. ChhattisgaIh 0 0 0 0 11.53 0 0 

6. Goa 0 0 0 0 0 0 0 0 

7. Gt4arat 17 34.10 3.04 5 14.18 0 0 

8. Haryana 4.76 7.92 0 0 0 0 

9. Himachal Pradesh 2 10.34 4.63 0 0 0 0 

10. Jammu and Kastvnir 1.18 0 0 0 0 73.33 

11. Jharkhand 0 0 0 0 8.51 5 55.11 

12. Kamataka 15 59.67 2 27.08 5 27.75 12.00 

13. Keraia 0 0 14.24 3 20.38 0 0 

14. MaItlya Pradesh 7 5.93 0 0 6 29.98 0 0 

15. Maharashtra 14 26.83 4.27 4 16.23 0 0 

16. Manipur 4.56 0 0 0 0 0 0 

17. Meghalaya 0 0 0 0 0 0 0 0 

18. Mizoram 0 0 18.11 1 . 10.05 0 0 

19. Nagaland 3 33.43 29.32 2 45.51 0 0 

20. Orissa ·2 23.46 2 6.27 5 27.88 9.58 

21. ~ 3 19.89 0 0 0 0 0 0 

22. Rajaslhan 6 14.40 5 12.48 5 18.68 2.15 
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2 3 4 

23. SiIdim 12.99 

24. Tamil Nadu o o 

25. Tripura 7.53 

26. IJItarakhand 2 12.88 

27. Uttar Pradesh 2 11.51 

28. West Bengal 13.40 

fTrsnsltllionJ 

Water Borne 01 ..... 

1702. SHRI HEMLAL MURMU: Win the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Government has recently allocated 
Special Medical Fund for deploying a team of Doctors to 
provide medical facility to the people in flood affected 
Stat.. in the country; 

(b) if so, the details thereof, State-wise; 

(c) whether the diseases like malaria, water-borne 
diseases and cancer etc. have spreaded In States affected 
by flood and natural calamity; 

(d) if so, the details of the existing medical 
arrangements and the assistance provided by the Union 
Government in this regard, State-wise; 

(e) whether the Government proposes to make 
additional allocation for providing medical facility to the 
people suffering in the flood affected States; and 

(f) if so, the State-wise details thereof? 

5 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKsHMI): (a) and (b) Depending on the 
severity of natural calamity, Ministry of Health and Family 
Welfare, Govemment of India assist the State Govemment 
by deploying central medical teams. These teams are 
constituted from the existing strength of Central 
Government Institutions like Dr. RMl Hospital, Safda~ung 
Hospital, lady Hardinge Medical College and Associated 

4 

o 

o 

o 

o 

8 7 8 9 10 

46.25 2 14.93 16.47 

o 2 24.80 2.62 

o o 0 0 0 

3.50 o 0 0 0 

o 11.02 0 0 

o o 0 0 0 

Hospitals, Central Government Health Scheme etc. Hence 
it requires no special medical fund for expenditure. 

(c) No outbreak of water borne diseases (cholera, 
diarrhoea, gastroenteritis, hepatitis) or vector borne 
diseases (malaria, dengue fever, kala-azar and Japanese 
encephalitis) have been reported from flood affected areas 
of Orissa and Bihar, the two States affected by flood this 
year. 

(d) Contingency plans to deal with public health 
effects of floods are circulated to all States in the pre-
monsoon season. The Emergency support Function plan 
of Ministry of Health and Family Welfare, for health sector, 
is regularly updated and circulated to the States. The 
plan delineates the human and material resource that 
would be deployed during disasters including floods. The 
medical teams are mobHized from Central Government 
hospitals and public health teams from public health 
institutions such 88 National Institute of Communicable 
Diseases, New Delhi, All India Institute of Hygiene and 
Public Health, KoIkata and InstiMions under Indian Council 
of Medical Research. Ministry of Health and Family 
Welfare has rate contract for mobilizing the drugs and 
other medical supplies at short notice. 

Recently, heavy floods were reported In Bihar and 
Orissa wherein the Central Government provided logistiC 
support in terms of emergency medicines, chlorine tablets, 
malathion, fogging machines, diagnostic kits, bed nets, 
bleaching power etc. Bihar had the Central Public Health 
teams in place for over a month. 

(8) and (f) Government of India provides assistance 
to the States affected by natural calamities and disasters 
as per norms of Calamity Relief Fund (CRF) and National 
Calamity Contingency Fund (NCCF). CRF is administered 
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by Ministry of Home Affairs and funds are releaaed in 
two installments to the States. The norms among others 
include provision of .... toration of immediate nature of 
health facilities, supply of essential medicines, 
disinfectants, insecticides for prevention of outbreak of 
epidemics, replacement of damaged medical equipment 
and lost medicines of Government HospitalS/Health 
centres, operational cost for ambulance services, mobile 
medical teams and temporary dispensaries. This asaessed 

by State Level Committee or Central damage assessment 
team constituted by Ministry of Home Affairs in which 
Ministry of Heahh and Family WeHare Is represented. 
The assistance is provided as per its recommendations. 

The State-wise allocation of Calamity Relief Fund as 
per recommendations of the 12th Finance Commission 
given in the enclosed statement. 

TWfIIIIh R~ Commission 

SI.No. State 

2 3 

1. Andhra Pradesh 344.08 

2. Arunachal Pradesh 28.30 

3. 193.06 

4. Bihar 148.93 

5. Chhattisgam 111.75 

6. Goa 2.11 

7. Gujarat 246.00 

8. Haryana 124.38 

9. Himachal Pradesh 100.69 

10. Jammu and Kashmir 86.48 

11. Jharkhand 128.07 

12. Kamataka 114.86 

13. Kerala 85.50 

14. Madhya Pradesh 254.23 

15. Maharashtra 222.90 

16. Manipur 5.56 

17. Meghalaya 11.29 

18. Mizoram 6.58 

c.JsmiIy RsliBf Fund 

2005-2010 

2006-07 2007..()8 

4 5 

361.23 79.35 

29.12 29.97 

198.62 204.48 

153.23 157.47 

114.98 118.35 

2.21 2.32 

258.30 271.22 

130.80 137.13 

103.60 106.65 

88.96 91.58 

129.71 133.53 

120.19 126.41 

89.n 94.28 

261.58 269.29 

234.05 245.75 

5.72 5.89 

11.81 11.95 

6.n 6.97 

2008-09 2009-10 Total 

6 7 8 

398.31 418.22 1901.24 

30.87 31.81 150.07 

210.62 217.06 1023.84 

182.84 162.48 789.84 

121.90 125.62 592.60 

2.44 2.56 11.64 

284.78 299.00 1359.30 

143.99 151.18 687.28 

109.86 113.21 534.01 

94.33 97.21 458.54 

137.75 141.75 668.81 

132.73 139.36 833.35 

98.98 103.91 472.42 

277.39 285.88 1348.37 

258.04 270.94 1231.68 

6.06 6.25 29.48 

12.31 12.68 59.84 

7.18 7.40 34.90 
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2 3 4 

19. Nagaland 3.83 3.94 

20. Orissa 301.54 310.24 

21. Punjab 146.03 153.33 

!2. Rajasthan 415.64 436.12 

23. Sikkim 17.53 219.53 

24. Tamil Nadu 209.08 219.53 

25. Tripura 12.85 13.22 

26. Uttar Pradesh 295.94 304.48 

27. Uttaranchal 94.69 96.59 

26. West Bengal 234.73 241.50 

Total 3944.41 4097.79 

Promotion of Tourism In Fore.. Re.erve. 

1703. SHRI MANSUKHBHAI D. VASAVA: Will the 
PRIME MINISTER be pleased to State: 

(a) whether the Govemment proposes to undertake 
any wol1<s for promotion of tourism in the reserve forest 
areas to enhance the revenues of the forest reserve 
agancies; 

(b) if so, the details thereof; 

(c) the number of foreign tourists visited the reserve 
forests aJongwith the income generated therefrom during 
the last three years and the current year, year-wise; and 

(d) the steps being taken by the Govemment to 
promote tourism in the reserve forest areas? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI S. REGUPATHY): 
(a) to (d) The information is being collected and will be 
laid on the Table of the House. 

Promotion of DD Programme. 

1704. SHAI HARISINH CHAVDA: 
SHRI TUKARAM GANPAT RAO RENGE 

PATIL: 

Will the PRIME MINISTER be pleased to state: 

5 6 7 8 

4.05 4.17 4.40 20.39 

319.38 328.97 339.03 1599.18 

160.99 169.04 1n.49 806.88 

458.25 481.46 505.21 2296.68 

18.57 19.13 19.70 92.97 

230.51 242.03 254.13 1155.28 

13.61 14.02 14.44 88.14 

313.45 322.87 332.75 1569.49 

96.58 100.67 101.85 492.38 

248.62 256.09 263.92 1244.86 

4258.85 4427.97 4604.31 21333.33 

(a) the details of Television Rating Point (TRP) of all 
the channels of Doord .... han In e.ch of the last three 
years and the current year; 

(b) whether Doordarhsan programmes are les8 
popular than that of private channels; 

(c) If so, the reaction of the Govemment thereto; 

(d) the steps takenJbelng taken by the Government 
to popularize the Doordarshan programmes and Improve 
TRP for its each channel; 

(e) the details of budgetary allocation. made/utilized 
by Doordarshan for Improving programme quality during 
each of the last three years and the current year, channel-
wi .. ; and 

(f) the progress achieved in this direction as a result 
thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS AND MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND BROADCASTING 
(SHRI ANAND SHARMA): (a) Information Is given in the 
enclosed statement I. 

(b) and (c) Prasar Bharati has informed that in 
comparison to private TV channels. the Televsision Rating 
percentage In respect of Doordarshan for the years 2005, 
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2006 and 2007 and upto November, 2008 has been 
higher than other channels. 

(d) Prasar Bharati has informed that following steps 
have been taken to popularize Doordarshan programmes 
and improve TRP for each of its channels: 

* Acquisition of quality software from profeaslonal 
production houses through Self,.Finance Scheme 
and Indian Classics Scheme. 

* All DO-Channels are placed on DO Direct+ DTH 
to improve their popularity with digital 
transmission. 

• Steps taken to Improve the monitoring and 
enforcement of DO Channel's vlaibllity in all cable 
and Satellite homes In accordance with Cable 
Television (Regulation) Act. 

• Cross channel publicity done to improve the 
viewership of DO programmes over Doordarahan 
channels and All India Radio channels. 

(e) Details of funds utilized by various channels of 
Doordarshan during the Illst three years Including current 
year are given in the enclosed Statement II. 

(f) Popularity of Doordarshan channels ill Improving. 

Statement , 

TAM Rilling of Dilf6rtlnt lJooI'diIl'Shlln Ch8"""ts 

DO Channels TVR % 2005' TVR % 2006' TVR % 2007' TVR % 2008' (uplo Nov. 08) 

DO News 0.16 0.13 0.08 0.07 

DO Bharati o o o o 

DO Sports 0.08 o o 0.01 

DO Urdu o o o o 

*(1) The above TV Rating for 2005. 2006. 2007 and 2008 pertains only to urban market with 1.0 Iakh poputation. 
If the DO vlewerllhip 01 the towns Ie .. than 1 Lakh population and entire rural viewership is added, DO Ylewershlp would Incruae 
significantly. 

(Ii) in 2006, TAM was limited to 70 towns across the country, which incr .... d to 148 towns in 2007 and 2008. 
(iii) All 4+ years. 

Statement II 

Dtllllils of funds utIIlzsd by vsffous chIInntIItI of DoordstsIMn duting thtl /sst 3 yNl'S including CUfTfInt )'tNIr. 

(Rupees in Cront) 

Name of Channel 2005-06 2006-07 2007-08 2008-09 Upto Oct. 2008 

DO National 56.48 58.1136 61.1332 35.5519 

DO News 32.46 34.56 36.37 5.15 

DO Bharati 13.11 3.89 5.06 2.64 

DO Sports 210.85 43.11 19.18 10.03 

DO Urdu 10.20 13.05 7.05 
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Violation of pTH Guideline. 

1705. SHRI AJOY CHAKRABORTY: Will the PRIME 
MINISTER be pleaaed to state: 

(a) whether the are any restrictions in the Direct to 
Home (DTH) guidelines on cross holding in a company 
licensed to provide DTH service; 

(b) if so. the details thereof along with the names of 
companies found to be violating such guidelines; 

(c) whether violation of DTH license conditions in 
any manner including cross holding by any DTH Service 
provider makes it liable for imposition of penalty including 
revocation of licence; 

(d) if so, whether it has to come to the notice of the 
Govemment that many companies are violating the licence 
conditions; 

(e) If so, the details thereof Indicating the nature of 
violation, company-wise; and 

(f) the steps takenlbeing taken by the Govemment 
to check such violations? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS AND MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND BROADCASTING 
(SHRI ANAND SHARMA): (a) and (b) Yes. Sir. The 
eligibility conditions prescribed under guidelines for DTH 
service and also the schedule to the License agreement 
fonning terms and conditions of license have provided 
that Broadcasting Companies andlor Cable Network 
Companies shall not be eligible to collectively own more 
than 20% of the total equity of applicant company at any 
time during the license period. Similarly the applicant 
company not to have more than 20% equity share in the 
broadcasting andlor cable network company. The DTH 
licensee Mis Bharati Telemedia Ltd. Has been found to 
be violating this provision. 

(c) Yes. Sir. 

(d) and (e) Yes. Sir. Mis Bharti Telemedia Ltd. Has 
been wamed of complying with terms & conditions of 
Licencse agreement. Further Ministry has been receiving 
complaint about violation of interoperability provisions 
under Article 7 of the License Agreement by DTH 
licensees. 

(f) The Govemment has entrusted Bureau of Indian 
Standards (BIS) to specify technical details for Set To 
Boxes (STBs) to be used by DTH &ervlce provider in 
order to ensure that there is effective technical 
interoperability between various service providers. 

UquJdHy CrI.ls In indian Shipping Industry 

1706. SHRI EKNATH MAHADEO GAIKWAD: Will the 
Minister of SHIPPING. ROAD TRANSPORT AND 
HIGHWAYS be pleased to state: 

(a) whether the liquidity crisis in the West has hit 
the Indian shipping industry as reported in the Mint dated 
06 October, 2008; 

(b) if so, the details thereof; and 

(c) the steps taken/proposed to be taken to enable 
the Indian shipping industry to sustain the impact of such 
crisis? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BAALU): (a) and (b) Yes, 
Sir. Since, shipping Industry depends largely on borrowed 
funds (about 70-80% of vessel cost is paid through 
borrowings), the effect of the recent liquidity crisis has 
been that many of the banks to whom requests are sent 
for financing are either not responding or quoting higher 
interest as compared to the rate which was being quoted 
before the liquidity crisis. This will impact the pace of 
acquisition of shipping companies. The effect on each 
company would, however, vary as financing depends on 
the size of the company, Its track record and strength of 
its balance sheet. 

(c) As the financial crisis has remlfication across the 
economies of virtually all nations, the concerted global 
efforts including those by the Govemment of India to 
ease the impact are expected to boost the trade and this 
in tum will help the shipping industry. 

Availability of Auxiliary Nu .... Mldwlv •• 

1707. ADV. SURESH KURUP: 
SHRI SURAVARAM SUDHAKAR REDDY: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased 0 state: 

(a) whether the Govemment has advised the State 
Govemments to enhance the strength (If Auxiliary Nurse 
Midwives (ANMs) in their states; 
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(b) if so, the details thereof and the reasons therefor; 
and 

(c) the reaction of the State Governments in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) to (c) Yes, Sir. Under National 
Rural Health Mission, there Is a provision to position two 
Auxiliary Nurse Mid-wife (ANM) at each Sub Centre (SC). 
This initiative is fully funded under NRHM by the 
Government of India. The associated interventions like 
upgradatlon of ANM Training Centers and opening of new 
training enters is also supported under NRHM. 

The States have responded very positively to the 
strategy of positioning the second ANM at SCs. The 
intervention is operationalised on basis of the State 
Programme Implementation Plan of respective state. As 
per information received from states, more than 1.3 lakh 
SC has already been made functional with at least one 
ANM and 32,321 ANMs has been recruited on contract 
to support the basic health institutions for providing primary 
health care services. 

fTllV1SI8lionj 

Model Conce .. lon Agreement for PPP 

1708. PROF. VIJAY KUMAR MALHOTRA: 
SHRI RUPCHAND MURMU: 
SHRI KIREN RIJIJU: 
SHRI JUAL ORAM: 

Will the Minister of SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS be pleased to state: 

(a) the details of National Highways projects taken 
up on Public-Private-Partnel'8hlp (PPP) baals State-wise 
alongwlth the cost of the projects; 

(b) whether the Government proposes any new Model 
Concession Agreement (MCA) for Public-Private 
Partnership (PPP) projects; 

(c) if so, the details of the salient features of this 
Agreement alongwith the status of Its implementation; and 

(d) the details of steps taken by the Government to 
encourage the PPP concept in the implementation of 
Highways projects In the States? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) The details of National Highways 
Projects undertaken by National Highways Authority of 
India (NHAI) are given in the enclosed statement. 

(b) and (c) A Model Concession Agreement (MCA) 
.has been framed for development of National Highways 
projects on PUblic-Private-Partnership (PPP) basis. The 
MCA contains standard clauses which specifically spell 
out the obligations and liabilities of both the parties 
Including framework for collection of the Toll, basis of 
revenue sharing, payment security mechanism and 
Arbitration/Dispute resolution mechanism etc. 

(d) Model documents for Request for Pre-Qualification 
(RFQ), Request for Proposal (RFP) and Concession 
Agreement etc. have been prepared by the Government 
to encourage the PPP concept. The Government has 
also laid down detailed guidelines for appraisal of PPP 
projects. Govemment also provides Viability Gap Funding 
(VGF) up to the extent of 40% of the total project cost. 

S,.tement 

PPP BOT (Toll) Bastld ProjtJCfs 

SI.No. 

1. 

2. 

3. 

Stretch 

2 

Nanclgama-Vljayawada 

NeIIoI8-Tada (AP·7) 

FWdlanangar 10 KoIkata 
(N5-2JAP·3) 

NH. No. Slate Name 

3 4 

9 ArdIII PradeIh 

5 Ancha Pradesh 

7 Anclua Pradesh 

Length (Km) Present State Total Project Coat 
(As. Crores) 

5 6 7 

35 4 Laned t38.65 

110.517 4l.aned 621.35 

46.162 Under Implemenlation 255 
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2 3 4 5 6 7 

4. Farukhanagar 10 KotakatIa 7 AncIva Prade8h 55.74 lbIer I/npIInIInIIIio 302 
(N8-21AP-4) 

5. Chilkaluripet-Vljayawada 5 AndIra Ptade8h 82.5 Under ImpIIrnerUIIon 572.3 
(Six lane) 

6. DurgBypass 6 ChhaItiIgIItI 18 2 L.aned 70 

7. End of Durg Bypass· 6 ChhaItiIgIItI 82.885 Under IrnpIemenIIIion 464 
ChhattisgarhlMahlrashlra Border 

8. Aurq-Raipur 6 ~ 45 Under ImpIemridIon 190 

9. DeIhI-Gurgaon SectIon 8 Delli [9.1) Haryn [18J 27.7 8 Laned 710 
(Access Controlled 8f8 lMe) 

10. Rajkot Bypass & GondeI 8B G\4II'II 36 4 lined 388.09 
Jatpur (Package VII) 

11. Vadodara 10 Bharuch 8 GI4nt 83.3 Under ImpIementaIIon 660 
Package BOT· 1 (Six lane) 

12. BhaIuc:h to Sural Package 8 Gujarat 65 Under Implementation 492 
BOT·II (Six lane) 

13. Surat·Dahisar (Six lane) 8 GI4nt [118.2) ......... [120.71) 239 Under IrnpIameIUtion 1405.57 

14. Panipat Elevated Highway HaIyIna 10 4 Laned 270 

15. ~ Border 10 RohtIk 10 HIIyana 63.49 Under IrnpIernerUIion 488 

16. PII1ipat.Jalard1lr (Six lana) Ha/yInI (11M'111jab [175.1) 291 Under ImpIemetiaIion 2288 

17. Zirakpur·Parwanoo 22 HaIyIna [20~ 28.69 Under Implementation 295 
P1adeah [6.69IPIqab (2) 

18. Ambala·Zirakpur 21,22 Haryana [61~ (30) 36 Under IrnpIemeIiaIion 298 

19. Gurgaon-Kotp6Jaipur 8 Haryn [64.3VRajasthan [161.3) 225.6 Under IrnpIernndion 1673.7 
(Six Lane) 

20. T 1IIlkur-Neetmangala 4 KanIIIka 32.5 4 Laned 450 

21. Elevated Hipay from SIll 7 KamaIIka 9.98 Under ImpIeIneration 155 
Board junction 10 electronic 
city junction 

22. Banglore-Hoskote-Mudbagai Section 4 Kamataka 79.724 Under ImpIemeItaIIon 565 

23. BangIore-Neelamangaia 4 Kamataka 19.5 Under Implementation 445 

24. Neelamangala JIIldion on 48 Kamataka 81 Under ImpIemantation 441 

NH 4 with NH 48 
10 Devihalli 
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2 3 4 5 8 7 

25. Thri&u 10 A/1gImIIi (lQA) 47 KerIII 40 lM1CIIr ImpIamIrIIIion 312.5 

26. GlII8 Bypass 3 MIdlya Pradeah 14 HIIlId 46 

27. ~ 3 MIcIIya Pradeah 80 lM1CIIr IInpIemeratIon 472 

28. KhIIghat-..""....... IIOIdIr 3 u.trta PrIdIah 82.8 liIdIr ImpIamInIIIion 548 

29. Sltara-Kagal 4 MaIIIraIIIm 133 4 l.aned 800 

30 KordIaIi-T eIegIon 8 MaI1arIiIHra 50 liIdIr 1mpllmllIIIIioI, 212 

31. OIUI-PimpIIgIIon 3 ......... 118 liIdIrln ......... 556 

32. Gonde-Vadape (Thn) 3 MIharIItD 100 li1dIr-. ..... 579 

33. NIpIr·KoncIIaI 6 t.IIIiIraI'n 100 Under~, 579 

33. Nagpur·KoncIiai 6 MIhIII8hInI 40 li1dIr InipIImIraIIon t88 

34. ChaltisgIltv'Mnraltn 6 MIhIrI&tn 80.055 lM1CIIr ImpIeIllllUlion 424 
Border·Wainganga Bridge 

35. Jalandhar·AmriIsar PIqab 49 Under ~"".nllllion 263 

36. K .... KiraIpw" 21 PIqab 4208 Under~ 309 

37. Mlhapura (near JaipII)- 8 ~ 90.38 Haned 644 
Kishqarh (6 w) 

38. ROB at KiehangIIti 8 RajIsttwi Haned 18 

39. EIharaIpw ...... 11 RIjIIIhM 57 Under IInpIemeraIion 250 

40. Mahua.Jaiptr 11 RIjuIIwI 108 Under ImpIemIraIIon 483 

41. Tindivanam-llJncbpeI 45 TIIIIiI Nedu 71.25 lhW 1n.,lMIIIIoI, 480 
(Pkg-VI-A) 

42. lIIlIlcUpeI.padlklr (Pkg-VI-B) 45 T IIIIiI NIdu 92.75 Under ~, ...... **'" 460 

43. PadaIur· T ridiy (Pkg-VJ.C) 45 Tamil Nadu 40 lhW~ 320 

44. Krishnagiri to l'hoJugha (NS-2ITN 1) 7 TIIIIiI NIdu 62.5 Under ImpIemenIaIion 372.7 

45. Salem to Karur (NS-2fTN.2) 7 Tamil Nadu 41.55 Under~ 253.5 

46. Salem to Karur (NS-2fTN.3) 7 Tamil Nadu 33.48 Under~ 205.6 

47. KIrur 10 Madurai (TN-4) 7 Tami Nadu 68.125 lhIer ImpIemaIUIion 3Z7.2 

48. KIrur to MackIrai (mS) 7 T IIIIiI Nadu 53.025 Iklder ,""",MIllIon 283.5 

49. Salem 10 K8fIIa Border 47 Tami Nadu 53.525 Under ImpiemelllaliDn 469.8 
SecIion ~) 
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SO. Salem to Keraia Border 47 Tamil Nadu 48.51 Under ImpIernerUIion 379.S 
Section (TN.7) 

51. Pondicherry-T IIlCWIIlIITl 66 Tamil Nadu 38.61 Under lmpIemeraIion 353.37 

52. T richy-KalUr 67 Tamil Nadu 79.7 Under /mpIIna'aIIon 285 

53. T richy.Qindigui 45 Tamil Nadu 88.273 Under Implementation 516 

54. Madurai-ArupWIIai-Tuticorin 45B Tamfl Nadu 128.157 Under ImpIemenlation 576 

55. ThInjIIur· T richy 67 Tamil Nadu 56 Under ImpIemenIaIion 629 

56. Salem-UIIIldrupeI (8OT·11TN-06) 68 Tamil Nadu 136.357 Under ImpIameriaIIon 280 

57. Chennai-Tada (Six line) 5 Tamil Nadu 43.4 Under Irnp/emerDIion 941 

58. MeeIUI·Muzalfarnagar 58 Uttar Pladesh 79 Under Imp/lmelIIIIion 359 

59. SiIapur.Luc:Icnow 24 Uttar Pradeah 75 Under ItnpIeIra IIIIion 322 

60. Agra-BhaIIIptw 11 Uttar Pradesh [24.75/Rajasthan [20.25] 45 Under Implemenlllion 195 

61. VivekanlnlaBridge and Approach 2 Weal Bengal 6 4 lined 641 

PPP Annuity B_tId PfOj6cls 

1. AnkapaI~. T Lmi 5 AncIlra Pradesh 58.947 4 Lanad 283.2 

2. TlIli-Ohannavaram (AP·18) 5 Ancllra Pradesh 47 4 Ianad 231.9 

3. Dhannavarlm-RajIIvnIIICIry (AP·15) 5 AncIlra Pntde8h 53 Hnd 206 

4. NeIIora Bypass 5 Ancttra Pradesh 17.166 4 Lanad 143.2 

5. Islam Nagar to KadIaI (NS-2!lIOT/AP·7) 7 Andhra Pradesh 48 Under ImpIemerUIion 546.83 

6. Kadtoor Yellaraddy to GlIlCIIa 7 Ane'lra Pradesh 85.74 Under 1mpIementItIoI, 490 
Pochampalli (N8-2!lIOT/AP·2) 

7. HydaIIbad Bangalort section 7 Ard1II Pradesh 74.65 Under ImpIemerUlian 592 
(N8-2IBOT/AP·S) 

8. MHI AP border to Islam Nagar 7 Andhra Pradesh 55 Under ImpIemenIaIion 360.42 

(NS-2IBOT/AP-6)21BOT/AP-6) 

9. Kallal to Annur (N8-2IBOT/AP-8) 7 Andhra Pradesh 31 Under Implamentation 271.73 

10. Kosi Bridge inducing approaches and 57 Bihar 10 Under tmpIerneraIion 418.00t 

Glide Bond & AflIux Bond (BR·5) 

11. Maharashtra Border·Belgaum 4 Kamalaka 77 Haned 332 

12 APlKamataka border-Nandi Hill crosaing 7 KamaIaka 61.38 Under Implementation 402.8 

& Devenhalli to Meenu KLrite Vdlage 
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13. Lakhnadon to MPIMH Border 7 MacIlya Pradesh 49.35 Under ImpIemenIIIion 263.17 
(NS-lIBOTJMP-2) 

14. Gwalior Bypu& (NS-lIBOTJMP-l) 75, 3 MaItIya Pradesh 42 Under Implemenlllion 300.93 

15. Lakhnadon to MPIMH Border 7 MaIIlya Pradesh 56.475 Under Implementation 407.6 
(Ns-l/8OTJMP-3) 

16. GwaIior.Jhansi 75 Madhya Pradesh [68.5Y 80 Under Implementation 604 
Uttar Pradesh [11.5) 

17. AmriIaar-Wagha Bordef' P\qab 36.22 Under ImpIemerUtion 205.88 

lB. Palanpur to Swaroopg&Jl (Rajaslhan- 14 Rajasthan [42Y Gi48/1t [34] 76 Under Implementation 498 
42 km & Gujand-304 km) 

19. T ambaram-TIIIIiYanam 45 TamiiNadu 

20. Jllansi to l.aitpur (NS-1IBOTIUP-2) 25,26 Uttar Pradesh 

21. GoraIchpur Bypa 28 lJtIar P"" 

22. BaratoOrai 2,25 Uttar Pradesh 

23. Jhansj to Lalitpur (Ns-1IBOTIUP-3) 26 Uttar Pradesh 

24. Pqagarh-Palsit 2 West Bengal 

25. Plllil-DriIIli 2 West Bengal 

{English} 

Sex Determination Te.t. 

1709. SHRI UDAY SINGH: 
SHRI M. APPAOURAI: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether the Government is aware that sex 
determination tests are being conducted by Doctors at 
several medical centreslh08pitals illegally in the country; 
and 

(b) if so, the facts and details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) and (b) Yes Sir. Sex 
determination techniques have been in use in India since 
1975 primarily for the determination of genetic 

93 4 Laned 375 

49.7 Under Implemeldation 355.06 

32.8 Under Implementation 600.24 

62.8 Under ImpIemridion 485 

49.3 Under Implementation 276.09 

64.457 4 Laned 350 

65 4 Laned 432.4 

abnormalities. However, these techniques were widely 
misused to determine the sex of the foetus and 
subsequent abortions if the foetus was found to be female. 

Under PC & PNDT Act, Provision for registering 
online complaints about the Doctor/Clinics done sex 
selection/determination has been made on the Website 
www.pndt.gov.in. Some complaints received in this 
software are forwarded to the concem states. 

A National Inspection and monitoring CommiUee 
(NISMC) has. been constituted at the centre to take stock 
of the ground realities by field visits. During the 2006-08, 
the Committee has visited of states of Delhi, Haryana, 
Maharasthra, U.P. Rajasthan, Orissa Kamataka, Himachal, 
UUranchal and Punjab. Inspection team has found some 
instance of sex determination being done illegally. 

Assistance to NGCs for Sports Development 

1710. SHRI RAVI PRAKASH VERMA: Will the 
Minister of YOUTH AFFAIRS AND SPORTS be pleased 
to state: 
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(a) the details of the schemel under which financial 
assistance are granted to Non-Govemmental Organisations 
(NGOs) engaged in the development of sports; 

(b) the details of NGOs granted assistance during 
the last three years and the current-year, State-wise; 

(c) the amount of assistance granted, indicating 
specific area of sports discipline during the said period, 
NGO-wise; and 

(d) the mechanism adopted by the Union Govemment 
to ensure proper utilization of the funds granted? 

THE MINISTER OF STATE OF THE MINISTRY OF 
YOUTH AFFAIRS AND SPORTS (DR. M.S. GILL): (a) 
There is no scheme with the Govemment to grant financial 
aulstance to NGOs engaged in the development of 
sports. 

(b) to (d) Does not arise. 

Social Security Fund for Retired Per.ona 

1711. SHRI RUPCHAND MURMU: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Government proposes to create a 
social security fund to grant pension and extend welfare . 
schemes to the retired persons across the country;. 

(b) if so, the details thereof; 

(c) if not, the reasons therefor; 

(d) whether public sector units like Oil and Natural 
Gas Corporation (ONGC) and Indian Oil Corporation (IOC) 
have already introduced such schemes for their retired 
employees; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE PRIME 
MINISTER'S OFFICE AND MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL PUBLIC GRIEVANCES AND 
PENSIONS (SHRI PRITHVIRAJ CHAVAN): (a) to (c) 
Pension and other retirement benefits are provided and 
regulated by the rules applicable in the respect~ve 
organizations. There is no proposal under consideration 
of the Central Government to create a social security 
fund to grant pension and extend welfare schemes to 
the retired persons across the country. 

(d) and (e) As per the information received from Oil 
and Natural Gas Corporation (ONGC) and Indian Oil 
Corporation (IOC), the following achemes have been 
Introduced by ONGC for benefit of separated employees: 

(I) ONGC Self-contributory Post Retirement and 
Death in Service Superannuation Benefit 
Scheme; 

(Ii) Schemes for Ex-gratia for pre-15.10.1959 
employees and post 14.10.1959 employees; 

(iii) EPS-95 

A self contributory superannuation benefit fund 
scheme has been introduced in Indian 011 Corporation 
(IOC) with effect from 1.11.1987, as a separate social 
security scheme namely, Superannuation Benefit Fund 
Scheme operated through Superannuation Benefit Fund 
Trust formed under Indian Trust Act. 

Illegal Mining from Abandoned Mine. 

1712. SHRI NIKHll. KUMAR: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the illegal miners have been digging coal 
from the tunnels of Central Coalfields limited that were 
lying abandoned since the last few years as reported in 
the Times of India dated 23 June, 2008; 

(b) if so, the details thereof company-wise; 

(c) whether the illegal mining of coal from the area 
has affected in the main National Highway In Ranchi; 

(d) if so, the details thereof; and 

(e) the steps taken by the Government to check 
illegal coal mining in the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (SHRI SANTOSH BAGRODIA): (a) and (b) In 
Central Coalfields Limited (CCL), sporadic incidence of 
extraction of coal from abandoned mines by miscreants 
from adjacent villagesllocalities are reported, from time to 
time. 

(c) and (d) It is reported by Coal India limited (Cll) • 
that at Hesagara Section in Kumu Area, PS-Kuju, District 
Ramgarh, illegal extraction of coal by miscreants beneath 
the National Highway-33 was carried out, through the 

,. 



1343 DECEMBER 10, 2008 1001ltl8lions 1344 

opening. of abandoned mines. The openings of 
abandoned mines have been closed Hveral timet wiIh 
heavy debris with the help of dozers and dumpers in the 
presence of police authorities. Also, the State authorttie& 
have been requested to take immediate steps so that 
the menace Is stopped and N.H.33 Is brought out of 
danger. 

(e) Law and order is a State subject. Hence primarily, 
it is the responsibility of the State-District admlniltratlon 
to take necessary deterrent action to stop/curb illegal 
mining. However, the foUowing steps are taken by coal 
companies to prevent Illegal mining: 

(i) Rat holes created by· Illegal mlnmg are being 
dozed off and filled up with stone and debris 
wherever posalble. 

(ii) Concrete walls have been created on the mount 
of the abandoned mines to prevent access and 
lNegal activities In these arees. 

(ii) Regular raIdaIchecka being conducted by security 
personnel and static security peraonneI and state 
security pickets Including armed guards during 
the night hours are being deployed at plthead 
depots. 

(iv) Surprise raldslchecks being conducted jOintly by 
security personnel and law and order authorities 
of the concerned State Government. 

(v) Fencing. is being constructed at the various illegal 
mining altes along with displaying of signboards 
mentioning Dangerous and Prohibited Place. 

(vi) Dumping of the overburden is being done on 
the outcrop zones which are not required to be 
mined. 

(vii) CoHection of intaUigence report about illegal coal 
depots and Illegal movement of coal and 
informing district authorities of the same for 
taking preventive action. 

(viII) Instaliation of check-post at vulnerable points to 
check transport documents. 

(be) Training of existing security personnel. Refresher 
training of CISF training CISF personnel and 
basic training of new recruits in security discipline 
for strengthening the security setup. 

(x) The coal companies maintain close liaison with 
the State authorities. 

(xi) Joint CommitteelTask Forces have been 
constituted by the State Govts. of West Bengal 
and Jharkhand at different· level (block level, sub-
divisional level, district level, State level) to 
monitor different aspects of illegal mining. 

Development of Dholera Project 

1713. SHRI P.S. GADHAVI: Will the PRIME 
MINISTER be pleased to state: 

(a) the current status of the development works In 
the Dholera port project; 

(b) whether any dlfflcultlealinconveniences have been 
witne888d in the completion of the project; 

(c) if so, the details thereof; and 

(d) the time by which the same is likely to be 
completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) to (d) The Environmental Clearance to the 
All Weather Port (Minor) at Dholera Gujarat by MIa 
Dholera Port Limited was accorded on 18.04.2006. The 
Gujarat Maritime Board has informed that the development 
of Phase I of the Project has not been initiated 80 far. 

Delay In Environmental Clearance 

1714. SHRI FRANCIS FANTHOME: 
SHRI MADAN LAL SHARMA: 
PROF. M. RAMADASS: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the Govemment is aware of the inordinate 
delay in granting environmental clearance to various 
development projects; 

(b) if so, the reasons therefor; 

(c) whether the Govemment proposes to simplify the 
procedure for granting environmental clearance; 

(d) if so, the details thereof; and 
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(e) the extent to which simplification of the procedure 
for granting environmental clearance Is likely to help in 
the clearance of the backlog projects? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) and (b) The Environment Impact Assessment 
(EIA) Notification 2006 has prescribed a time limit of 105 
days for Environmental Clearance. Environmental appraisal 
is carried out through the Expert Appraisal Committees 
based on the documents submitted by the project 
proponents as provided under the said Notification. Delay 
in grant of Environmental Clearance is generally due to 
non-SUbmission of requisite information and relevant details 
by the project proponents. 

(c) to (e) Improvement based on the review of the 
existing procedures is a continuous process which is 
applicable to the environmental appraisal of the projects 
as well. The process of granting Environmental Clearance 
was reviewed comprehensively and based on the same, 
EIA Notification 2006 was brought out superseding the 
earlier EIA Notification 1994. The environmentaL clearance 
process has been decentralized for certain categories of 
developmental projects and the same are Issued by the 
State level Environment Impact Assessment Authority 
(SEIAA), which has facilitated reduction of backlog of 
projects. 

{Translation} 

Prosecution of Corruption C.s.s 

1715. DR. DHIRENDRA AGARWAL: Will the PRIME 
MINISTER be pleased to state: 

(a) the number of persons against whom cases of 
corruption have been registered by the CBI during the 
last three years and the current year; 

(b) the number of persons awarded punishment! 
conviction; 

(c) the number of cases awaiting trial after complete 
investigation during the last three years and the current 
year; 

(d) whether the number of persons getting punishment 
under the Anti-corruption Act is decreasing due to the 
weakness in the Government machinery; 

(e) if so, the details thereof; and 

(f) steps taken by the Govemment for immediate 
disposal of all the pending trial c:aees? 

THE MINISTER OF STATE IN THE PRIME 
MINISTER'S OFFICE AND MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND 
PENSIONS (SHRI PRITHVIRAJ CHAVAN): (a) to (c) The 
number of persons in corruption c .... registered by CBII 
number of persons awarded punishment/conviction and 
number of case. pending trial during the last three yea ... 
and the current year is B6 under: 

Year Number of Number 01 NtJnber 01 
parsons in persons caa. 

Corruption CIS8I IWIIded pancIng trill 
Registered puQhmenI/ 

by CSI convIcIkln 

2005 4897 407 4942 

2006 4666 619 6459 

2007 2201 587 6673 

2008 (upto 30.11.08) 1347. 421 6773 

(d) and (e) As an investigating agency, It is the 
endeavour of the CBI to complete the Investigation of 
cases in accordance with law in a professional manner. 
At the conclusion of investigation, a report U/S 173 of Cr. 
P.C. is presented before the competent Court, which 
examines and decides the matter as per law. Conviction 
in the case is. dependent on facts, circumstances and 
availability of evidence, and statements of witnesses 
before the Court. The CBI also endeavours through 
constant monitoring/supervision, to ensure that there is 
no delay in trial on its part. 

(f) Govemment does not intervene In the judicial 
functioning of the Courts. However, Govemment has set 
up 39 Courts of Special JudgeaIMagiatrates In various 
States eXClusively for trial of CBI c ..... 

[English} 

Sector Specific Regulator In the Energy Sector 

1716. SHRI ANANDRAO VlTHOBA: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Government proposes to set up 
sector-specific regulators aJong with a common appellate 
tribunal to check anti-competitive behavour in the Energy 
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Sector as reported in the Times of India, dated 
21 September, 2008; 

(b) if so, the details thereof; and 

(e) the steps taken by the Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING AND MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI V. 
NARAYANASAMY): (a) Regulatory bodies have already 
been constituted in the Electricity Sector and in the 
Petroleum & Natural Gas Sector. The Govemment is in 
the process of constituting a regulatory authority for Coal 
Sector along with a common appellate tribunal. 

(b) and (c) The Central Electricity Regulatory 
Commission (CERC) and Appellate Tribunal for Electricity 
had been set up by the Govemment of India under the 
provisions of the Electricity Act, 2003. The Petroleum and 
Natural Gas Regulatory Board (PNGRB) has been 
constituted under the Petroleum and Natural Gas 
Regulatory Board Act, 2006 in March 2006. The Appellate 
Tribunal established under the Electricity Act, 2003 is 
also the Appellate Tribunal for PNGRB. One Technical 
Members (Petroleum and Natural Gas) has been 
appointed in the Appellate Tribunal in addition to the 
three other members appointed under section 110 of the 
Electricity Act, 2003. 

Global Port Security Code 

1717. SHRI RAYAPATI SAMBAS IVA RAO: Will the 
Minister of SHIPPING, ROAD TRANSPORT AND 
HIGHWAYS be pleased to state: 

(8) whether the High Powered Committee on security 
aspect on ports has' submitted Jts report; 

(b) if so, the salient features of the report alongwith 
the recommendation of the . Committee; 

(c) whether in view. of the increasing security threat 
any global port security code' has been proposed to be 
implemented at major ports; 

(d) if so, the details thereof; and' 

(e) the steps. taken by the Government to check the 
security threat to ports and shipyards in the country? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BMLU): (a) and (b) A High 
Powered Committee was set up headed by Chairman, 
Cochin Port Trust with Deputy Chairman, Chennai Port 
Trust; Traffic Manager, Mumbai Port Trust; Joint Director, 
Intelligence Bureau; Deputy Inspector General Central 
Industrial Security Force as members to review the 
security aspects of all Major Ports and Shipyards under 
the control of Department of Shipping. The 
recommendations of the Committee are under examination 
of the Government. 

(c) and (d) All the ports in India are covered under 
the International Ship and Port Facility Security Code 
(ISPS Code). 

(e) Issues relating to the security measures in Major 
Ports are reviewed at the level of Govemment alongwlth 
the concerned authorities. Various steps have been taken 
and suitable instructions issued to ensure better security 
at Major Ports. 

Elephant Corrldor8lAe.rvea 

1718. SHRI BALASHOWRY VALLABHANENI: 
SHRIMATI MANEKA GANDHI: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the Government has any proposal to 
create an elephant corridor/elephant reserve In the country; 

(b) if so, the details thereof and the reasons therefor; 

(c) the locations where these corridorslreservea are 
likely to be set up, State-wise; and 

(d) the fund earmarked for the purpose? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI S. REGUPATHY): 
(a) to (d) The Ministry has already identified 138 elephant 
corridors in different States. The State-wise number of 
corridors identified are as follows: 

Name of State No. of corridors 

1 2 

Meghalaya 26 

Orissa 21 
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2 

Tamilnadu 19 

Assam 15 

West Bengal 14 

Kerala 12 

Karnataka 9 

Arunachal Pradesh 8 

Jharkhand 6 

Uttarakhand 5 

Uttar Pradesh 3 

State-wise details of the elephant reserves is given 
in the enclosed statement. 

No specific earmarking of fund for any corridor have 
been made. Assistance Is provided to the States for 
corridors/reserves based on the activities proposed by 
the State Government in their annual plan of operations. 

Statement 

Elephant Reserves in India 

SI.No. State Name of Elephant Reserve 

2 3 

1. Andhra Pradesh Rayala ER 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

Arunachal Pradesh South Arunachal ER 

Arunachal Pradesh·Kameng ER 

Assam 

A68am 

Assam 

Assam 

Assam 

Jharkhand 

Kamataka 

Kerala 

Dihing-Patkai ER 

Kaziranga-Karbi Anglong ER 

Dhansiri-Lung~ing ER 

Chirang-Ripu ER 

Sonitpur ER 

Singhbhum ER 

Mysore ER 

Anamudi ER 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

2 3 

Karela Periyar ER 

Kerala Nilambur ER 

Kerala Wayanand ER 

Meghalaya Garo Hills ER 

Nagaland Intanki ER 

Oriasa Mayurbhanj ER 

Ort .. a Mahanadl ER 

Orissa Sambalpur ER 

Tamilnadu Coimbatore ER 

Tamilnadu Anamalai ER 

Tamllnadu Srlvilliputtur ER 

Tamilnadu Nilglrl ER 

Uttarakhand Shlvallk ER 

West Bengal Eastern Dooars ER 

West Bengal Mayurjharana ER 

Refueal to Indian Fighter Jete to 
Fly Over Iranian Territory 

1719. SHRI ADHALRAO PATIL SHIVAJIRAO: Will 
the Minister of EXTERNAL AFFAIRS be pleased to state: 

(a) whether Iran has refused permission to the Indian 
fighter jets to fly over Its territory on way to the US to 
take part in Red Flat air-combat exercise as reported in 
the Times of India dated 19 September, 2008; 

(b) if so, the details thereof along with the response 
of the Government thereto; and 

'(c) the steps taken by the Government In this regard? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
PRANAB MUKHERJEE): (a) to (c) A request was made 
to the Government of Iran for overflight clearance for 
Indian Air Force aircrafts participating in an exercise in 
the US. Since clearance was not received an alternative 

route was taken. 
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/Translation/ 

Indian Workers Living In Kuwait 

1720. SHRI MAHAVIR BHAGORA: Will the Minister 
of OVERSEAS INDIAN AFFAIRS be pleased to state: 

(a) the number of the Indian workers living In Kuwait 
presently; 

(b) whether Indian workers are deported from Kuwait 
every year; 

(c) if so, the details thereof for the last three years 
and the current year; 

(d) whether any agreement has been signed with 
the Govemment of Kuwait in this regard; and 

(e) if so, the details thereof? 

THE MINISTER OF OVERSEAS INDIAN AFFAIRS 
AND MINISTER OF PARLIAMENTARY AFFAIRS (SHRI 
VAYALAR RAVI): (a) As per information fumished by 
Indian Mission in Kuwait, the number of Indian' notionals 
working in Kuwait was 5,09,277 as on 01.07.08. 

(b) and (c) Some Indian workers are def)9rted from 
Kuwait from time to time. Main reasons of deportaion, 
inter-alia, are: expiry of residence visa, filing of absconding 
cases by sponsors, involvement in crime etc. In all such 
cases, the Indian nationals are detained by the local 
authorities and finally deported, after issuance of 
Emergency Certificates, as most of the deportees are not 
in possession of their passports. The number of 
Emergency Certificates issued during the last three years 
and the current year are given below: 

Year 

2005 

2006 

2007 

2008 (till date) 

EC Issued 

1029 

1354 

8234 (including 7411 issued under the 
Amnesty declared by the Govemment 
of Kuwait in 2007) 

4538 (including 3590 issued under the 
amnesty declared by the Government 
of Kuwait in 2008) 

(d) and (e) A Memorandum of Understanding on 
Labour, Employment and Manpower Development has 
been signed between India and Kuwait in April 2007, 
with the intention of strengthening cooperation in man-
power development, facilitating mobilization and recruitment 
of man-power, exchanging expertise and experience in 
aU related areas, and laying down the terma and condition 
as well as rights and duties of the employer and the 
employee. Under the MOU a Joint Working Group (JWG) 
has been set up for discussion on various labour related 
issues between the representatives of the two 
Govemments. 

{English/ 

Translation of DAVP Uterature 

1721. SHRI NARAYAN CHANDRA BORKATAKY: Will 
the PRIME MINISTER be pleased to state: 

(a) whether the Directorate of Advertising and Visual 
Publicity (DAVP) gets its literature tranatated into different 
regional languages including Assamese in Delhi; 

(b) if so, the details thereof; 

(c) whether the DAVP has any proposal to get ita 
literature translated by the local translators and academics 
in different State capitals concemed Including Guwahati; 
and 

(d) if so, the steps taken/being taken by the 
Govemment jn this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS AND MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND BRAODCASTING 
(SHRI ANAND SHARMA): <a) and (b) Yes, Sir. Documents 
such as Prime Minister's speeches, important policies and 
programmes of the Govemment, are translated into ma;or 
regional languages by the translators on the panel of the 
Directorate of Advertising and Visual PubHctty <DAVP), 
for countrywide publicity. 

(c) No, Sir. 

(d) Does not arise. 

Vaccine for Anthrax 

1722. SHRI BRAJA KISHORE TRIPATHY: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 
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(a) whether the Drugs Controller General of India 
(DCGI) has allowed pharmaceutical companies to test 
vaccine against Anthrax; 

(b) if so, the details thereof; and 

(c) . the names of the pharma companies which have 
shown their interest In this regard? 

THE MINISTER OF STATE IN THE MINiSTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKALAKSHMI): (a) Yes, Sir. 

.I 

(b) and (c) The office of Drug. Controller General 
(India) has allowed MIs. Panacea Biotech Limited, New 
Delhi to undertake phase II b clinical trial with their 
indigenously developed recombinant Anthrax vaccine. 

Decreaalng Population of Ott.,. 
1723. SHRIMATI MANEKA GANDHI: Will the PRIME 

MINISTER be pleased to state: 

(a) whether the otters are on the verge of extinction; 

(b) if so, the details thereof and the reasons therefor; 

(c) the population of otters in the country; 

(d) whether otters are being poached; 

(e) if so, the details thereof and action taken in this 
regard; and 

(f) the steps taken to protect the otters and to 
increase their population? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI S. REGUPATHY): 
(a) and (b) The International Union for Conservation of 
Nature (IUCN) in their Red List, 2008 has included the 
Smooth-coated otter (Lutrogale perplcillata) and Oriental 
small-clawed otter (Aonyx cinerea) as 'vulnerable' while 
the common otter (Lutra lutra) has been included in the 
category of 'near threatened'. However, there are no 
reports indicating that the otters are on the verge of 
extinction in India. 

The main threats to the population of otters are loss 
of wetland habitats due to reclamation of wetlands for 
settlements & agriculture, reduction in prey base, poaching 
and contar,lination of waterways by pesticides. 

(c) No systematic national level population estimation 
of otters have been carried out in the country. 

(d) and (e) As per the information available, 32 otter 
skins have be&n seized in panipat on 24-10.2007 by the 
Wildlife officials of Haryana in which 8 persons were 
arrested. Poaching of otters Is done mostly for their skin. 
The State/Union Territories take legal action in such 
cases as per the provisions of the Wildlife (Protection) 
Act, 1972. 

(f) The steps taken to protect otters and to increase 
their population are as given below: 

(i) Otters have been included In Schedule II of the 
Wildlife (Protection) Act,1972, thereby according 
them full protection. 

(ii) Hunting and commercial exploitation of otters is 
banned under the provisions of the Wildlife 
(Protection) Act, 1972. 

(iii) Important habitats of .otters, including wetlands 
have been declared as Protected Areas. 

(iv) Financial and technical assistance is extended 
to the StatelUT Govemments under the various 
Centrally Sponsored Schemes, viz, 'Development 
of National Parks & Sanctuaries' Project Tiger' 
and 'Project Elephant for the conservation of 
wildlife including otters. 

(v) The Wildlife Crime Control Bureau has been 
established for combating Illegal trade In wildlife 
and its products. 

[Trans/ation} 

International Asalatenc. for Afforeatetlon Project 

1724. SHRI RAMDAS ATHAWALE: Will the PRIME 
MINISTER be pleased to state: 

(a) the details of the forestry projects and the names 
of the international agencies funding these projects in 
the country, State-wise and project-wise; 

(b) the details of funds received from these agencies, 
agenCY-Wise, during the last three years and the current 
year, agency-wise and year-wise; 

(c) the manner in which such funds have been utilized 
and proposal to be· utilized in future; and 

(d) the increase in forest area as a result thereof in 
the country? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI S. REGUPATHY): 
(a) Afforestation projects with extemal assistance are 
under implementation in ten states namely Gujarat. 
Haryana. Himachal Pradesh. Kamataka. Orissa. Punjab. 
Rajasthan, Tamilnadu, Tripura, and Uttar Pradesh with 
the help of the Japan International Cooperation Agency 
(JICA) and in Andhra Pradesh with help of the World 
Bank. 

(lJ) These projects are being reimbursed their actual 
expenditure as per the loan agreement. The details are 
given in the enclosed statement. 

(c) These funds have been utilized and proposed to 
be utilized in future also for rehabilitation of forest land, 
to improve the quality of life of the villagers adjoining 
forests, ensure people's participation, strengthening joint 
forest management institutions, to augment avallabUityof 
fuel wood and fodder, promote farm forestry, agro forestry, 
water and soli conservation measures. encourage tree 
growing on private land and greening of the urban 'areas 
In accordanoe to the objectives envisaged in various 
projects under Implementation. 

(d) These projects are presently under Implementation 
at various stages and increase In forest area will be 
known only after the completion of the project. 

Statement 

Details of expenditure/reimbufSement of different projects funded by InlerTllltiofMl 1IgtN7Ciss 

SI.No. 

1. 

2. 

Name of Agency 

Japan Intemational 
Cooperation 
Agency (JICA) 

World Bank 

/English} 

2005-06 

4339.49 

854.743 

Environmental Clearance to Induatrl.1 Project. 

1725. SHRI HARIN PATHAK: Will the PRIME 
MINISTER be pleased to state: 

(a) whether any limit has been prescribed to accord 
environmental clearance to industrial projects; 

(b) if so, the details thereof; 

(c) whether a number of SEZ Development projects 
from Gujarat are pending in the Ministry for clearance; 
and 

(d) if so, the details thereof and the time by which 
the proposals are likely to be cleared? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMa NARAIN 
MEENA): (a) and (b) The Environmental Impact 
Assessment Notification, 2006 provides for a time limit of 

2006-07 2007-08 

4745 3927.36 

664.082 614.547 

(in Rs. Million) 

2008-09 till 
September, 2008 

868.87 

43.241 

one hundred and five days for grant of environmental 
clearance after receipt of requisite documents. 

(c) and (d) The information submitted for seeking 
environmental clearance to Dahej Special Economic Zone 
(SEl) project from Gujarat is being examined. 

Amendment to MTP Act 

1726. SHRI K.S. RAO: 
SHRI RAGHUVEER SINGH KOSHAL: 

WHI the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) the details of the last national family health survey 
regarding females seeking abortion for different reasons 
and the number of death of women due to lack of 
adequate healthcare facilities for the purpose; 

(b) the details of new scientific and technological 
developments available .. to help determine the abortion 
requirements of a female; 
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(c) whether the Government propol88 to amend the 
existing Medical Termination of Pregnancy Act (MTPA) in 
view of the recent court judgement and to make it more 
flexible in line with present day ethical and social structure 
and value system and also in view of the availability of 
new scientific and technological developments; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) The National family health 
survey is conducted from time to time to capture 
information on the fertility, family planning, reproductive 
and child health and health seeking behaviour of the 
population. The latest survey pertains to the year 
2006-06 and does not provide information on females 
seeking abortion for different reuons and the number of 
death of women due to lack of adequate healthcare 
facilities for the purpose. 

(b) The abortion requirement of women is to be seen 
in Ught of the proviso under the Medical Termination of 
Pregnancy Act, 1971, as amended from time to time. 

(c) and (d) The Government of India presently has 
no proposal to amend the existing Medical Termination 
of Pregnancy Act (MTPA). 

{Trsns/8Iion} 

Criteria for Speed-Br .. kers on NHI 

1727. SHRI SANJAY DHOTRE: Will the Minister of 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) whether the Government proposes to revise the 
criteria for the construction of speed-breaker on the 
National Highways; 

(b) if so, the details thereof; and 

(c) the number of speed-breakers built on Mumbai-
Agra National Highway and Pune-Mumbai Expressway 
respectively? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) No, Sir. 

(b) Does not arise. 

(c) According to this Ministry's policy no speed-
breaker is to be built on any National Highway stretch 
Including MumbaJ..Agra National Highway. However, rumble 
strips may be installed as per Ministry's policy wherever 
required. Pune-Mumbai Expressway is not a National 
HighwaylNatlonal ExpreS8way and is under the jurisdiction 
of the Government of Maharashtra. 

[English} 

National Highway Projects In Maharaahtra 

1728. SHRI CHANDRAKANT KHAIRE: 
SHRI SUBHASH SURESHCHANDRA 

DESHMUKH: 
SHRI TUKARAM GANPAT RAO RENGE 

PATIL: 

Will the Minister of SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS be pleased to state: 

(a) the length of National Highways (NHs) converted 
or to be converted Into four-lane during the last three 
years and the current year, National Highway-wise; 

(b) the details of NHs connectedllikely to be 
connected to Golden Quadrilateral project; 

(c) the funds allocated and spent on the projects, 
project-wise; and 

(d) the steps taken by the Government to check the 
rising accidents on NHs in Maharashtra, including on NH-
9 and 13? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) and (b) The Information is being 
collected and will be laid on the Table of the House. 

(c) The allocation of funds on projects including 
National Highways Development Project (NHDP) are not 
made project-wise. 

(d) Government has taken various steps to reduce 
the accidents on NHs in Maharashtra, including on NH-
9 and 13, such as, by providing 4-lane divided 
carriageway, improving the riding quality of the National 
Highways, road signs and markings, service roads, 
flyovers, pedestrian and vehicular underpasses etc. 
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Cho ..... Vaccine 

1729. SHRI K.C. PALLANI SHAMY: WiU the Minister . 
of HEALTH AND FAMILY WELFARE be pleased to state: 

(a) the names of States which are more prone to 
cholera disease; 

(b) if so, the details of number of cases reported 
during the last three years, State-wise; 

(c) whetner the Indian scientists have recently 
developed oral cholera vaccine; 

(d) if so, the details thereof; and 

(e) the time by which the new vaccine is likely to be 
marketed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMll., Y WELFARE (SHRIMATI 

PANABAKA LAKSHMI): (a) and (b) As per the Central 
Bureau of Health Intelligence (CBHI) report, out of the 
35 States and Union Territories (U.T.), 20 States and 
U.T.'s are reporting cholera case annually. Maximum 
number of cases being reported are from Delhi foUowed 
by Maharashtra and Tamil Nadu State during 2005-07. A 
statement is attached. 

(c) and (d) No, Indian scientists have not developed 
oral cholera vaccine but trlats are being carried out in 
India of an oral cholera vaccine which has been produced 
by the National Institute of Hygiene and Epidemiology 
(NIHE), Hanoi, Vietnam for vaccine and Biological 
Production No. 1 (VAB10 TECH) at Hanoi). 

(e) Time by when the new vacctne wlH be marketed 
depends on the resuIta of theM triala currently under 
process by National Institute of Cholera and Enteric 
Di8eases (NICED), Kolkat •. 

sr.htment 

Stslr#-wistJ CSSllS DUB /0 Cho/~f'8 in India 2005-07 

51. No. StatelUT 

2 

1. Andhra Pradesh 

2. Arunachal Pradesh 

3. Assam 

4. Bihar 

5. Chhattisgarh 

6. Goa 

7. Gujarat 

8. Haryana 

9. Himachal Pradesh 

10. Jammu & Kashmir 

11. Jharkhand 

12. Karnataka 

13. Kerala 

Cases 
(2005) 

3 

165 

0 

0 

0 

0 

0 

80 

7 

2 

0 

0 

214 

27 

Cases 
(2006) 

4 

20 

o 
o 

Not Reported 

2 

Not Reported 

100 

9 

o 
o 

80 

12 

Cases 
(2007)· 

5 

80 

Not Reported 

o 
Not Reported 

10 

38 

66 

22 

o 
o 

Not Reported 

117 

5 
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2 3 

14. Madhya Pradesh 2 

15. Maharashtra 724 

:18. Manlpur 1 

17. Meghalaya a 
18. Mizoram a 
19. Nagaland a 
20. Orissa a 
21. Punjab 15 

22. Rajasthan 2 

23. Sikklm a 
24. Tamil Nadu 724 

25. Tripura a 
26. Uttar Pradesh 2 

27. Uttaranehal 0 

28. West Bengal 236 

29. Andaman and Nieobar Island a 

30. Chandigarh 9 

31. Dadra and Nagar Haveli a 

32. Daman and Diu a 

33. Delhi 945 

34. Lakshadweep 0 

35. Pondicherry a 

Total 3155 

'Oata for the ye.r 2007 81e provisional 

Funds tor Family We"a,. Prog,.mm .. 

1730. SHRI G.M. SIDDESWARA: Will the Minister 

of HEALTH AND FAMILY WELFARE be pleased to 

state: 

(a) whether the funds allocated to family weHare 

programmes have been fully utilizect 

4 

0 

284 

0 

0 

0 

0 

0 

24 

0 

a 
213 

0 

0 

0 

133 

0 

9 

0 

0 

1052 

0 

0 

1939 

(b) If notr1he reasons therefor; and 

5 

1 

527 

2 

0 

0 

0 

35 

11 

1 

0 

297 

a 
6 

176 

o 
28 

a 
o 

1212 

a 
o 

(c) the details of funds aUocated and spent on family 

welfare programmes during the last three years and the 
current year, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HEALTH AND FAMILY WELFARE (SHRIMATI 

PANABAKA LAKSHMI): (a) to (c) Financial aUocation 
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under Family Welfare Programme is made for 
implementation of various Centrally Sponsored Schemes 
viz. Infrastructure Maintenance, Reproductive & Child 
Health (RCH) Flexible Pool, Mission Flexible Pool, Routine 
Immunisation, Pulse Polio Immunisation, and Information, 
Education & Communication (IEC). Details of State-wise 
releases made during the last three years and the current 
year 2008-09 and expenditure reported by the States (upto 
30.9.08) are given in the enclosed statement. 

The non-utilisation of the rel.uN made is generally 
on account of factors that hinder the absorptive capacity 
of States including human resources infrutructure, and 
slow pace of implementation of certain components of 
the Programmes. This is also on account of at times 
releases being made towards the close of the financial 
year and the time/procN .. s involved in transfer of funds 
to the levels below the district. 

St.'.men' 

51.No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

Name of StateIUT 

2 

AncIlra Pradesh 

Arunachal Pradesh 

Assam 

Bihar 

ChhatIisgarh 

Goa 

Gujarat 

Haryana 

Himachal Pradesh 

Jammu and Kaslvnir 

Kamataka 

Kerala 

MaItIya Praderih 

Maharashtra 

Stllls-wiss RsitMss & Expenditurtl for ths Psfiod 2005-06 to 2008-09 

Releases 
made 

3 

28046.51 

2172.00 

11803.71 

23135.58 

6962.08 

433.28 

mOO.80 

7751.13 

5685.47 

6459.18 

11510.07 

17447.50 

10118.65 

24051.38 

31778.93 

2406.52 

1340.49 

Expdt. 
Reported 

4 

19593.82 

1072.35 

665321 

15238.27 

8800.65 

215.93 

17931.80 

5068.35 

3733.59 

1296.83 

10941.37 

13005.61 

9330.46 

15598.19 

20578.28 

1040.92 

415.55 

Releases 
made 

5 

34849.12 

4144.04 

31981.94 

32519.00 

11632.93 

182.86 

24905.55 

10605.15 

6836.94 

4513.72 

12712.29 

22592.89 

14686.15 

37730.16 

28861.93 

3074.30 

2768.72 

2006-07 

Expdt. 
Reported 

6 

37022.82 

2298.39 

20073.20 

21603.44 

14893.02 

259.25 

23727.38 

7321.96 

5149.48 

486327 

5628.88 

15142.74 

15938.20 

31758.43 

2852221 

1583.43 

153724 

R .... 
made 

7 

54714.83 

3506.42 

55745.42 

31061.87 

14950.61 

280.97 

35717.61 

10710.22 

4904.37 

15553.43 

12655.98 

27491.22 

27333.01 

57359.50 

61500.07 

4191.93 

3410.54 

2007-08 

Expdt. 
Reported 

8 

31758.04 

3111.90 

47714.82 

24700.38 

11869.86 

312.99 

23983.14 

7420.11 

3013.99 

5190.89 

9749.94 

18586.86 

27772.95 

49190.16 

28030.54 

2341.32 

1600.65 

9 

43531.18 

641.65 

38354.20 

20125.71 

14322.91 

31527 

20090.28 

768221 

3783.99 

270021 

8643.39 

24206.47 

16739.18 

40965.80 

28439.28 

1042.29 

987.18 

(As. In Lakhs) 

Expdt. 
RepoIted 

10 

28163.65 

1563.70 

20660.81 

11127.00 

4679.20 

307.68 

17099.42 

3547.78 

1638.51 

2532.76 

11450.00 

19371.74' 

10433.34 

21421.95 

tn87.12 

148221 

1134.63 
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2 3 4 5 6 7 B 9 10 

18. MizoFMI 200.46 1204.19 4411.20 2192.53 2528.73 3193.02 1813.94 1599.21 
19. NagaIand 2385.84 1243.98 3272.49 2811.83 3428.82 3108.82 3032.01 1826.44 

"20. . Orissa 18433.34 11379.43 17473.13 18217.86 31713.33 18123.87 20011.&2 8494.80 

21. Plrljab 8691.00 6130.05 13003.17 7823.43 10117.09 8747.39 7084.78 4871.09 

22. Rajasthan 29206.04 19892.44 38544.85 28738.98 61427.78 43180.90 41172.773 35738.96 

23. Sikkim 922.61 789.29 2306.72 949.76 3247.83 1032.38 986.31 632.86 

24. Tamil Nadu 21914.50 17513.22 211821.70 28583.12 50205.01 27669.99 30205.92 17802.96 

25. Tripura 2081.08 1207.22 2891.69 2358.49 6778.52 1801.52 3401.01 1888.47 

26. Uttar Pradlah 78210.10 53555.85 86211.20 83893.21 118353.14 87297.06 88951.27 49205.28 

27. Uttranchal 4529.74 3392.67 4800.06 3937.59 8239.70 5217.43 5207.42 3111.79 

28. Wast 8engaJ 28308.11 1593t.35 34641.13 27116.08 48351.16 30301.85 36137.66 14408.69 

Total-All S1ates 413509.10 282534.B7 519674.83 421543.82 765478.91 505979.39 488355.83 313583.05 

Figures are provisional. 
The expenditure figures are as reported by the States but they do not reflect the extent of funds utilized. 

/Translstion} 

Collapse of FlyoverlBridge. under Construction 

1731. SHRI RAGHUVEER SINGH KOSHAl: Will the 
Minister of SHIPPING. ROAD TRANSPORT AND 
HIGHWAYS be pleased to state: 

(a) whether the case of collapsing of under 
construction flyoverslbridges under National Highways 
projects has come to the notice of the Govemment; 

(b) if so, the details thereof Including the highways 
projects in lucknow and the reasons therefor; and 

(c) the steps taken by the Govemment in this regard? 

THE MINISTER OF STATE IN THE MINJSTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) to (c) The details of collapse of 
under construction flyoverslbrldges and steps taken by 
the Government are given In the enclosed statement. 

Statement 

SI.No. Stretch 

1 2 

1. Ganga bridge to' Rama 
0evI crossing (Km 75.5 to 
Km SO.6) 

location 

3 

Ganga bridge on NH-25 

Reasons for collapse 

4 

During construc!ion of Ganga 
bridge, Pre·Str8lsed Concrete 
(PSC) girder fell down on 
26.03.2008 due to unusual leakage 
in the pressure conduit of one of 
the jacks during launching 
operation. 

Steps taken 

5 

In this regard, opinion of 
independInt technical expert Shri 
Gokalln Singh, Engineer·in-Chief 
(Retired), UP PWD, Lucknow has 
been lought. The investigation 
report is stili awaited. 
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2. 

3. 

4. 

5. 

6. 

7. 

2 

P ala n pu r-Swaroopganj 
Section (Km 264.00 to Km 
340.00) 

Bambanbore-Garamore 
section (Km 182.60 to Km 
254.0), Package-III. Gujarat 

Ayodhya-lucknow 
(lMNHP-I) (Km. 45.00 to 
Km 8.250) 

Ulundurpet-Padalur (Pkg. 
VIS) (Km 192.25 to KIn. 
285.00) 

Madurai-Kanyakurnari (Km 
120 to km 160) 

Bharatpur-Mahua (KIn. 63 
to KIn 120) 

DECEMBER 10, 2008 

3 

Bridge No. 28911 on NH-14 

Brdige at ch. 183.192 (near 
·Bamanbore jundion) 

FIyover at KIn 8.500 on Nl+28 

Underpass at Thozhudur (Km 
243,900) on Nh-45. 

Fiyover at Km. 159.200 of NH-7 
at Tirunelveli bypaaa. 

Minor bridge at Km. 98 01 NH-11 

4 

Due to unexpected flash tIood on 
12.06.08. 

The failure occurred during the 
conslrUdion on 15.0S.2OO7 due to 
failure of staging. improper bracing, 
loose connecting jundiona and old 
bent & twiated supporting atruclure 
element. 

One girder of under c:onstruc:tIon 
ftyovar at km 8.500 IeH down on 
30.09.08. Prima-faQe reuons for 
faJing of girder is lIippage from 
bearingI. 

WhHe concreting the left Hand 
SIde (lHS) deck IIab of vehlc:ular 
underpass, the staging and 
shuttering collapsed on 01.OS.08. 

Staging for obligatory span In the 
under COIlIlrUCtion fIyover collapsed 
on 28.03.07. CoUap,e wa, 
I8pOItecIy due to failure of jack and 
lateral movement. 

A girder of the bridge toppled over 
during oonstrucIion on OS.08.08. 

to au.tion6 1388 

5 

Three Civil EnginHring professors 
from NIRMA University. Gujarat 
were engaged to investigate. 
Warnings were illued to 
Concessionaire. 

Inveatigation regarding failure was 
conducted by Indian Institute of 
Technology (liT), Mumbai. 
Waminga were Iuued to contractor 
and c:onaultant. 

National HIghway Authority of India 
(NHAI) has appointed a two 
member committee of experts 
namely Prof. A.K. Nagpal, Civil 
Engineering Department, lIT. New 
Delhi and Prof. Mahesh Tondon, 
MD, MIS Tondon Consultant Pvt. 
ltd., New Delhi to investigate 
reasons leacing to faUing of girder 
of the ftyovar and suggest remedial 
mealUres. Report of the committee 
is awaited. 

NHAI appointed independent bridge 
experts to investigate the reasons 
01 faR"" and suggest measures. 
Following auggastions in the report, 
NHAI has wamecl the contractor 
and coneuItant to take utmost care 
in execution of worit 

Based on investigation report, 
consultant was directed to c:hec:k 
at micro level of all staging and 
other components in order to avoid 
such Inc:ldents In future. 

A hI;l 1M! technical committee 
from liT was oonatiIuted to enquire 
into the matter. According to the 
report, the girder toppled due to 
instability failure. 
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[Eng/ish} 

World Bank Study on Development of Natural 
R •• ource. In NE-Reglon 

1732. SHRI NAVEEN JINDAL: Will ttoe Minister of 
DEVELOPMENT OF NORTH EASTERN REGION be 
pleased to state: 

(a) whether the World Bank has undertaken a study 
for the development of natural resources in the North-
East Region; 

(b) if so, the details thereof; 

(c) the extent to which the study would help the 
growth of the Region; 

(d) whether the investment proposals in this regard 
have been finalized; 

(e) if so, the details thereof; and 

(f) if not, the reasons therefor? 

THE MINISTER OF PANCHAYATI RAJ AND 
MINISTER OF DEVELOPMENT OF NORTH EASTERN 
REGION (SHRI MAN I SHANKAR AIYAR): (a) and (b) 
The World Bank has undertaken a study, MDevelopment 
and Growth in Northeast India: The Natural Resources, 
Water, and Environment Nexus", to develop a broad vision 
for water and natural resource development and 
management leading to sustainable and equitable 
economic development and growth in the region. The 
objective of the study has been to identify institutional 
reforms required for the more effective development of 
these resources, to prioritize investments in physical and 
institutional infrastructure, and to identify the options for 
harmonizing interventions that are being carried out by 
agencies in the area of water and natural resource 
development and management. The report is also posted 
on the Ministry's website: www.mdoner.gov.in. 

(c) The study suggests that appropriate water and 
forest development and management could provide major 
benefits in the form of hydropower, agriculture, inland 
water transport, biodiversity conservation. reduced flood 
damage and erosion, forestry and joint creation ~f 
ecotourism approaches and related infrastructure etc In 

the North-east Region. These benefits. which would accrue 
at both regional and local levels, would, in tum, directly 

and indirectly increase incomes and enhance economic 
growth and poverty reduction. It also suggests that trade 
and commerce between India and its neighbouring 
countries would be accelerated by the development of 
waterways in the North-east. The study report reveala 
that major benefits will accrue due to region-wide 
investments In the North-east. This will include investments 
not only in infrastructure but also in coordinated research 
and information-sharing. At the same time, this will also 
result in benefits at local levels with focus on community-
based forest management, access to local markets for 
produce, enhancement of local inland water transport 
options, watershed management and local erosion control, 
local adaptation to floods and management of wetlands. 

(d) to (f) Based on the above study, the Ministry is 
organizing consultations at various levela with all the 
stakeholders to finalize a concept note for preparing a 
comprehensive project on water resources development 
in the North-Eastern Region. 

Allocation of Fund. for IT, Computer 
Programming etc. 

1733. SHRI JASUBHAI DHANABHAI BARAD: Will 
the Minister of HEALTH AND FAMILY WELFARE be 
pleased to state: 

(a) whether the Union Government proposes to 
allocate funds for development of information technology, 
computer programming, computerization of medical 
Universities and State laboratories across the country; 

(b) if so, the details thereof; 

(c) the details of funds allocated during the last three 
years and the current year, especially to Karnataka; 

(d) whether any utilization certification haa been 
obtained from the States including Gujarst; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) to (e) Information is beinr 
collected and wiU be laid on the Table of the House. 

Award In the Field of Afforestation 

1734. SHRI S.K. KHARVENTHAN: Will the PRI'" 
MINISTER be pleased to state: ,. 



1371 Wlitttm AnswelS DECEMBER 10, 2008 ~ ~~~s 1372 

(a) whether the Union Govemment has instituted any 
award and special cash prize for the States, UTs and 
District Administrations for planting large number of 
saplingslfree planting and for contribution In the field of 
afforestation; 

(b) if so, the details thereof and the number of such 
awards given during the last three years and the current 
year, State-wise: and 

(c) the steps taken by the Govemment to promote 
the cultivation of saplingsltree planting in the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FOREST (SHRI S. REGUPATHY): 
(a) and (b) The Ministry of Environment and Forests has 
decided to institute Awards to the States/UTe which 
contribute In enhancing the percentage of forest and tree 
cover In the respective States/UTs. These awards would 
be in the form of cash prizes and citations to be presented 
once in two years on the basis of the State of Forest 
Report published by the Forest Survey of India. No 
awards have been presented yet. 

(c) The Ministry of Environment and Forests is 
implementing a number of schemes, including the National 
Afforestation Programme scheme and the Grants-in-Aid 
for Greening India scheme, which contribute to increase 
in forest and tree cover in the country. The Ministry has 
also mooted Gram Van Yojana scheme for afforestation 
of non-forest lands involving Panchayats Raj Institutions 
during the Eleventh Five Year Plan. Besides, tree planting 
is one of the permissible activity in the schemes of other 
Ministries Including Integrated Watershed Management 
Programme, National Rural Employment Guarantee 
Scheme, National Bamboo Mission, etc. 

rrfllnsl8tionj 

Regional Publicity Office. 

1735. SHRI SUBHASH MAHARIA Will the PRIME 
MINISTER be pleased to state: 

(a) The total number of Regional Publicity Officers 
(APOs) in the country, State-wise including R.ajasthan; 

(b) whether any posts in such oftlces are lying vacant; 

(c) If so, the details thereot, State-wise Including 
Rajasthan; and 

(d) the efforts being made by the Govemment to fill up 
such vacant posts? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS AND MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND BROADCASTING 
(SHRI ANAND SHARMA): (a) The Directorate of Field 
Publicity (DFP) has 22 Regional Offices (ROs) in the 
Country including one Regional Office at Jaipur in 
Rajasthan. 

(b) Yes, Sir. 

(e) 265 posts of all categories in the country, including 
13 posts in Regional Office at Jaipur (Rajasthan) are 
lying vacant. 

(d) Vacancies are due to shortage of staff in US 
Cadre. The steps for filling these posts are underway in 
consultation with Union Public Service Commission 
(UPSC)/Staff Selection Commission (SSC). 

{English} 

Environmental Refug ... 

1736. SHRIMATI JAYAPRADA: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the global warming and consequent rise 
in the sea level is posing threat to the population creating 
environmental refugees in Sunderbans as reported In The 
Hindu dated 15 September, 2008; 

(b) if so, the details ot the facts reported therein; 
and 

(c) the effective measures taken or being taken by 
the Government to face the challenges of global warming 
and its consequences? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) and (b) Global Warming and consequent 
adverse impacts including projected rise In the sea levels 
is considered 88 an additional stress and concern to 
natural ecosystem including Sunderbans. This soil erosion 
and subsidence are posing risks to sea facing island. 

(c) The National Action Plan on Climate Change 
(NAPCC) was released by the Prime Minister on 30th 
June 2008. The National Action plan outlines eight 
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missions in specific areas of Solar, Enhanced Energy 
Efficiency, Sustainable Habitat, Water, Sustaining the 
Himalayan Eco-system, Green India, Sustainable 
Agriculture and Strategic knowledge for Climate Change. 
The National Mission for sustaining the Himalayan 
Ecosystem is aimed at evolving management measures 
for sustaining and safeguarding the Himalayan glacier and 
mountain eco-system. 

An Expert Committee under the Chairmanship of 
Principal Scientific Adviser to Govemment of India has 
been set-up to study the impacts and adaptation to 
Climate Change. 

Production of Coal 

1737. SHRI KISHANBHAI V. PATEL: 
SHRI SUGRIB SINGH: 
SHRI NAND KUMAR SAl: 

Will the PRIME MiNISTER be pleased to state: 

(a) whether the Coal India Ltd. (Cll) and Singarani 
Colleiries Company limited (SCCl) have formulated an 
Action Plan for production of coal on annual basis; 

(b) if so, the details thereof company-wise ; 

(c) the details of coal aupplied by the coal companies 
to various power producing companies against their 
demand during the laat three years and the current year, 
year-wise; and 

(d) the action taken by the Cil to achieve the annual 
targets fixed as per the Action Plan? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (SHRI SANTOSH BAGRODIA): (a) and (b) Yes, 
Sir. Coal India Ltd (CIL) and Singareni Collieries Co. ltd. 

Particulars 2005-06 

Assessed demand-All India 307.16 

Annual supply plan of Cil 255.65 

Actual supply-Cll 256.44 

Annual supply plan of-SCCl 24.40 

Actual supply -SCCL 25.53 

(SCCl) have formulated action plan for annual production 
of coal for the year 2008-09, the company-wise details of 
which are given below in the tabfe; 

(F/g8. In Million Tonnel) 

SubsidiarylCompany Target 

Eastem Coalfields ltd 31.00 

Bharat Coking Coal Ltd. 26.50 

Central Coalfields Ltd. 47.00 

Northem Coalfields Ltd. 61.25 

Westem Coalfields Ltd. 43.05 

South Eastem Coalfields Ltd. 96.00 

Mahanadi Coalfields Ltd. 99.00 

North Eastem Coalfield8 Ltd. 1.20 

Coal India Ltd. - Tobit 401.00 

Singareni Colleln.. Co. Ltd. 41.50 

(c) In the proce.. of formulation of Annual Plan, 
Ministry of CoaVPlanning Commiuion ........ all India 
coal demand of various sectors including power HCtor. 
Based on auch demand, coal 'upply plan for the country 
is formulated/finalized by Ministry of Coal/Planning 
Commiaaion. These auesamenta of demand are made 
on sectoral baala,.not unit-wise, and aupply plan. are 
drawn accordingly. AaaeaHd demand of coal on all India 
baals via-a-vii 8UppIy plan of Cil and SCCl for Power 
Stations; .. formulated in the Annual Plan by Planning 
Commi .. ion I Mlnl.try of Coal and actual supply during 
last three years and current year, till November' 08 is 
given in the table below: 

2006-07 

322.00 
272.63 
261.81 

25.44 

26.89 

2007-08 

330.00 
279.40 

280.04 

28.48 

29.85 

Figs. In Million Tonn .. 

2008-09 
(April to Nov-OS) 

Provlslona" 

248.6 
186.73 

188.46 
17.37 

19.01 

'For the year 2008-09, annual demand has been UH8Ied at 373 mIUIon tonnu by PlannIng CommIuIonIMInIatry of eo.I, whi, 
Include. 8 million tonne. of coal for atock-bulidlng at power statIona. AgaInst thIa demand, annual auppIy plan for ell h8I bHn fb, 
by PlannIng CommIaaton at 292.93 million tone. and SCCL at 28.88 mIHIon tom .. reepectIvety. 
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(d) It may be seen from the above that CIL has 
been consistently supplying coal to power stations in 
accordance with the targets set in the Annual Plan by 
the Planning Commission. In order to ensure adequate 
availability of movement infrastructure for supply of 
planned quantity of coal, CIL maintains close liaison with 
Railways, Central Electricity Authority as well as individual 
power stations. 

(Translation] 

Upgraaation of Surat TV Transmitters 

1738. SHRI KASHIRAM RAN A: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the capacity of the TV transmitter in 
Surat has been enhanced; and 

(b) If so, the details thereof alongwith the details of 
areas covered thereafter by this transmitter, location-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS AND MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND BROADCASTING 
(SHRI ANAND SHARMA): (a) Yes, Sir. 

(b) DO 1 (10 kW VHP) & DO News (10 kW UHF) 
High Power Transmitters with their antennae mounted on 
113M high tower were commissioned at Surat in January, 
2007. These transmitters provide coverage within a range 
of about 60-65 Kms. covering parts of Surat, Navsari & 
Bharuch districts, subject to availability of line of sight. 

(English] 

Passport Seva Kendras 

1739. DR. M. JAGANNATH: 
SHRI S. AJA YA KUMAR: 
SHRI PANKAJ CHOWDHARY: 
SHRIMATI C.S. SUJATHA: 

Will the Minister of EXTERNAL AFFAIRS be pleased 
to state: 

(a) the names of the private companies identified for 
processing work relating to issuance of passports; 

(b) whether an agreement has been signed between 
the Ministry and Tata Consultancy Services (TCS) to set 
up some Passport Seva Kendras across the country; 

(c) if so, the details thereof; and 

(d) the time by which the said agreement is likely to 
be implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI E. AHAMED): (a) to (c) 
Keeping in view the growing demand for passports and 
with the objective of delivering all passport related services 
to the citizens in a timely, transparent, more accessible 
and reliable manner, Cabinet approval for the Passport 
Seva Project was obtained in September 2007. 

After following an open bidding process, Mis Tata 
Consultancy Services limited (TCS) were selected as the 
Service Provider. The Master Services Agreement between 
the Ministry of External Affairs and Mis TCS was signed 
on October 13, 2008. 

The proposal is to have 77 Passport Seva Kendras 
all over the country Where the non-sovereign functions, 
involved In the passport issuance process, such as initial 
scrutiny of the application forms, acceptance of fee, 
scanning of the documents, taking photos, etc., will be 
performed by T ata Consultancy Services. The sensitive 
activities, such as police verification, printing and dispatch 
of passports, will be performed by the Government staff. 
The project is expected to result in the issue of passports 
within three days, and where police verification is required, 
within three deys after completion of the verification 
process. 

(d) The Project is expected to be implemented fully 
to cover the entire country by the beginning of 2010. 

(Trans/ation] 

Involvement of Forest Dweller. In Forest 
Conservation 

1740. SHRI MANSUKHBHAI D. VASAVA 
SHRI TUKARAM GANPAT RAO RENGE 
PATIL: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the Government proposes to entrust the 
responsibility of protecting the wild animals to the forest-
dwellers; 

(b) if so, the details thereof; 
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(c) whether the Government has formulated any 
scheme for the welfare of forest dwellers in lieu of their 
contribution in forest conservation; and 

(d) if so, the details thereof, if not, the reasons 
therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
IiNVtRONMENT AND FORESTS (SHRI S. REGUPATHY): 
(a) and (b) Under the Centrally Sponsored Schemes viz, 
'Development of National Parks and Sanctuaries', 'Project 
Tiger' and 'Project Elephant', the Central Government 
provides financial and technical assistance to State/UT 
Governments for various activities aimed at the 
conservation of wildlife. Such activities include eco-
development initiatives, wherein community welfarel 
development activities are undertaken for eliciting 
cooperation from local people including forest dwellers 
for conservation. Such involvement of local people 
complements the efforts of the Govemment in protecting 
wildlife and its habitat. 

(c) and (d) There is no dedicated Scheme for the 
welfare of forest dwellers in lieu of their contribution in 
forest conservation. However, such aspects are covered 
under the existing Centrally Sponsored Schemes of the 
Ministry. 

(Engiishj 

Protection of Space A ... ts 

1741. SHRI REWATI RAMAN SINGH: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Government proposes to create 
Special Cell to protect space assets as reported in the 
Hindus/an Times, dated 11 June, 2008; 

(b) if so, the details thereof; and 

(c) the steps taken by the Government in this regard? 

THE MINISTER OF STATE IN THE PRIME 
MINISTER'S OFFICE AND MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND 
PENSIONS (SHRI PRITHVIRAJ CHAVAN.): (a) to (c) No, 
Sir. There is no proposal to create a Special Cell to 
protect space assets. However, Indian Space Research 
Organization has been taking all necessary steps to 
protect the Indian space assets. The steps include 
continuous monitoring of space objects and conducting 

proximity analysis for avoiding any possible collisions by 
accidental or incidental space debris or other celestial 
objects such as meteors. 

(Trans/a/ion] 

Indians languishing In Pakistani Jails 

1742. SHRI HARISINH CHAVDA: 
SHRI SHAILENDRA KUMAR: 
SHRI BRAJA KISHORE TRIPATHY: 

Will the Minister of EXTERNAL AFFAIRS be pleased 
to state: 

(a) whether the Government has constituted any 
committee to negotiate with Pakistani Government for 
release of the Indians languishing In Pakistani jalts; 

(b) if so, the names of member. of the said 
committee; 

(c) the number of sittings of the committee held so 
far; 

(d) the number of Indians released from Pakistani 
jails on the recommendation of the said committee; and 

(e) the names of the States to which the released 
persons belong to? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
PRANAB MUKHERJEE): (a) During the visit of the 
External Affairs Minister to Pakistan on 13-14 Jan'lary 
2007, It was decided to establish a Committee on 
prisoners comprising retired judges of the superior judiciary 
to visit jails in the two countries and propose stepa to 
ensure humane treatment and expedite release of 
prisoners who have completed their prison terms. 

(b) The members of the Committee are Justice (Retd) 
Mr. Nagendra Rai, Justice (Retd) Mr. Ama~eet Choudhary, 
Justice (ReId) Mr. A.S. Gill and Justice (Retd) Mr. M.A. 
Khan from the Indian side and Justice (Reid) Mr. Abdul 
Qadeer Chaudhary, Justice (Retd) Mr. Fazal Karim, 
Justice (Retd) Mr. Nasir Aslarn Zahid, and Justice (Retd) 
Mr. Mian Muhammad Ajmal from the Pakistan side. 

(c) The Committee has to-date met thrice on 26-27 
February 2008, 9-14 June 2008 and 18·23 August 2008. 

(d) and (e) Since February 2008, 08 prisoners and 
357 fishermen have been released by Pakistan; State 
wise lists of Indians in Pakistan jails are' not maintained. 
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Management of AIIMS 

1743. SHRI HARIKEWAL PRASAD: Will the Minister 
of HEALTH AND FAMILY WELFARE be pleased to state. 

(a) whetlter the research work and treatment of the 
patients are betlng adversely affected due to the present 
manangement system of All India Institute of Medical 
Sciences (AIIMS); 

(b) if so, the details thereof alongwith the reasons 
therefor; and 

(c) the steps taken by the Govemment to improve 
the management of AIIMS? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) Not, Sir 

(b) and (c) Does not arise. 

{English] 

Creation of Naw Tiger Re.erve. 

1744. SHRI EKNATH MAHADEO GAIKWAD: 
SHRIMATI JHANSI LAKSHMI BOTCHA: 
S~!RI GANESH SINGH: 
SHRI BRAJA KISHORE TRIPATHY: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the Govemment has any proposal to set 
up new Tiger Reserves in the country; 

(b) if so, the details thereof alongwith the locations 
identified for the purpose; 

(c) the estimated expEl .. : 
thereon; 

;;""";Y to be incurred 

(d) the time by which these reserves are likely to be 
set up; 

(e) whether there is also a proposal to upgrade all 
the National Parks in the country; and 

(f) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI S. REGUPATHY): 

(a) and (b) Yes Sir. The National Tiger Conservation 
Authority has accorded in-principle approval for creation 
of four new Tiger Reserves namely Pillbhit in Uttar 
Pradesh, Sunabeda in Orissa, Sahayadri in Maharashtra 
and Ratapani in Madhya Pradesh. 

(c) and (d) State Governments are required to submit 
a detailed proposal in this regard, as required in the 
Wildlife (Protection) Act, 1972, as amended in 2006, which 
would form the basis for site-specific Tiger Conservation 
Plan and cost estimate for developmenVmaintenance. 

(e) No Sir. 

(f) Question does not arise. 

National Accreditation Body for Hospitals 

1745. ADV. SURESH KURUP: 
SHRI SURAVARAM SUDHAKAR REDDY: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether the Government proposes to establish a 
National Accreditation Body for hospitals to regulate both 
public and private health service providers; 

(b) if so, the details thereof; and 

(c) the action taken by the Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
I-IEAL TH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) to (c) There is no such 
proposal at present under consideration of the Central 
Government. 

Egyptian Pre.ldent'. VI.lt of India 

1746. SHRI UDAY SINGH: Will the Minister of 
EXTERNAL AFFAiRS be pleased to state: 

(a) whether the President of Egypt recently visited 
India; 

(b) if so, the cletaiis thereof; and 

(c) the cletails of the discussions held and agreements 
signed between the two countries during his visit? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI E. AHAMED): (a) Yes. 
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(b) and (c) The President of Arab Republic of Egypt, 
His Excellency Mr. Mohamed Hosny Mubarak, 
accompanied by Mrs. Suzanne Mubarak, paid a State 
visit to India from 16 to 19 November 2008. President 
Mubarak was accompanied by a high-level delegation 
comprising the Minister of Foreign Affairs of Egypt, HE. 
Mr. Ahmed Aboul Gheit, the Ministers of Trade and 
Industry, Communication and Information technology, the 
Minister of Information, other senior officials as well as a 
large business delegation. 

During his visit, President Mubarak called on the 
President of India, Smt. Pratibha Devisingh Patil. The 
Vice-President of India, Shri Mohamed Hamid Ansari, the 
External Affairs Minister, Shri Pranab Mukherjee and the 
Chairperson of the United Progressive Alliance, Smt. Sonia 
Gandhi called on President Mubarak. President Mubarak 
also held delegation-level discussions with the Prime 
Minister, Dr. Manmohan Singh on 18th November, 2008. 
During the visit, the President. Smt. Pratibha Devisingh 
Patil conferred the Jawaharlal Nehru Award for 
International Understanding for the year 1995 on His 
Excellency, President Hosny Mubarak. 

During the talks a range of issues of bilateral and 
multilateral concern were discussed. Both leaders renewed 
their well-known support for the Middle East peace 
process. The two sides also agreed to strengthen their 
cooperation in combating terrorism. 

The following documents were signed during the visit: 

i. Extradition Treaty between the Govemment of 
the Republic of India and the Govemment of 
the Arab Republic of Egypt. 

ii. Agreement between the Government of the 
Republic of India and the Government of the 
Arab Republic of Egypt on abolition of visa 
requirement for holders of diplomatic. special and 
official/service passports. 

iii. Memorandum of Understanding between the the 
Government of the Republic of India and the 
Government of the Arab Republic of Egypt on 
Cooperation in the field of Health and Medicine. 

iv. Memorandum of Understanding the Government 
of the Rel\.Llblic of India and the Government of 
the Arab ~epublic of Egypt on cooperation in 
the exploration and use of outer space for 
peaceful purposes. 

v. Memorandum of Understanding the Government 
of the Republic of India and the Government of 
the Arab Republic of Egypt on trade and 
technical cooperation. 

vi. Joint Declaration on the State Vialt of President 
Mubarak from November 16-19, 2008. 

Guideline. tor Sporta MIIn.gement 

1747. SHRI RAVI PRAKASH VERMA: Will the 
Minister of YOUTH AFFAIRS AND SPORTS be pleased 
to state: 

(a) whether the Government proposes to issue new 
guidelines for selection of athletes and coaches and for 
more efficient management of sports coaching camps as 
reported in the The Hindu dated 21st September, 2008. 

(b) if so, details thereof outlining the modifications 
made in the existing guidelines; and 

(c) the steps taken by the Government for 
implementation of these guidelines? 

THE MINISTER OF STATE OF THE MINISTRY OF 
YOUTH AFFAIRS AND SPORTS (DR. M.S. GIU): (a) to 
(c) Government on 18th September. 2008 issued 
comprehensive guidelines for more efficient management 
of Coaching Camps. selection of coaches, selection of 
Athletes, etc. At present no further fresh guidelines are 
proposed to be iasued. 

All implementing agenciee are required to foUow these 
guidelines. Government undertakes detailed scrutiny of 
proposals received from National Sport. Federations 
seeking financial 888istance for competltlonltralnlng In India 
and abroad. The proposals are cleared only after ensuring 
that the guidelines have been adhered to while selecting 
the team. 

Forestry and Wildlife Project. for Utterekhand 

1748. SHRI K.C. SINGH -BABA-: Will the PRIME 
MINISTER be pleased to state: 

(a) the details of approved forestry and wildlife 
projects for Uttarakhand under the Eleventh Five Year 
Plan; 

(b) the cost and target of each of the said projects; 
and 
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(c) the results of the efforts made during the last 
one and haH years for expansion of the forest area in 
Uttarakhand? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI S. REGUPATHY): 
(a) The Ministry of Environment and Forests provides 
support to the state of Uttarakhand under various forestry 
and wildlife schemes. The major Centrally Sponsored 
Schemes are National Afforestation Programme (NAP), 

SI. No. Year 

National 
Afforestation 
Programme 

(NAP) 

1. 2007-08 1239.223 

2. 2008-09 (Up to 03.12.08) 825.06 

(c) No specific study has been undertaken· to assess 
the results of the efforts made during the last one and 
half years for expansion of forest area in Uttarakhand. 

Road Connectivity to District Has 

1749. SHRI RUPCHAND MURMU: Will the Minister 
of SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) whether the Government proposes to connect all 
District Headquarters in the country with two· lane National 
and State Highways during the ensuing Eleventh Five 
Year Plan; 

(b) If so, the details thereof; 

(c) the estimated cost of these projects; and 

(d) the time frame fixed for completion of the 
projects? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) to (d) No, Sir. However, the 
Government has formulated Special Accelerated Road 

Integrated Forest Protection, Project Elephant, Project 
Tiger, and Development of National Parks and Sanctuaries 
in the Eleventh Five Year Plan. 

(b) There are no State-wise targets and allocations 
for the various schemes in the Eleventh Five Year Plan 
and funds are released as per approved annual work 
programmes. The funds released to the state of 
Uttarakhand during the Eleventh FIVe Year Plan are as 
given below:-

(As. in Lakhs) 

Schemes 

Integrated National Parks Project Project 
Forest and Elephant Tiger 

Protection Sancturalres 

283.41 76.671 126.46 202.005 

305.26 109.68 157.20 136.55 

Development Programme for North East (SARDP·NE) with 
the objective of upgrading National Highways connecting 
State capitals in North East region to 2·lane/4·lane 
standards and also for providing connectivity of all District 
Headquarters of North East region by at least 2·lane 
National Highways (NHs). State roads and roads of 
strategic importance. Under SARDp·NE Phase A, 
development of 2,314 km length of roads, compriSing of 
1,782 km length of NHs and 532 km length of State 
roads and roads of strategic Importance, are Included. 
The phase A of the programme has been approved for 
a total estimated cost of Rs. 15,943 crore. SARDp·NE 
Phase A is scheduled for completion by 2012·13. 

Selecting Committee for F .. ture Rims 

1750. SHRI P.S. GADHAVI: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Government has constituted two 
committees for approving/selecting and grading of feature 
fUms in which outside experts have also been nominated; 

(b) if so, the composition of the committees and the 
role of Chief Executive OffIcer (CEO) in the selection of 
films; 
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IC) the number of sittings of the committees held 
during each of the last three years and the current year; 

(d) whether all the members are not invited regularly 
to attend these meetings; and 

(e) if so, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS AND MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND BROADCASTING 
(SHRI ANAND SHARMA): (a) Prasar Bharati has informed 
that as per New Film Guidelines, 2007, there are two 
Committees namely Shortlisting Committee and Gradation 
Committee. 

(b) (i) ShorllBtln" CommlHee: 

1. CEO, Prasar Bharati - Chairman 

2. DG, Doordarshan - Member 

3. DOG, Doordarshan - Member (by rotation) 

4. DP, Doordarshan - Member (by rotation) 

5. Director (Marketing) - Member 

6. One Outside Expert - Member 

(ii) Gradation CommlHee: 

1. DOG, Doordarshan - Chaimlan (by rotation) 

2. DP, Doordarshan - Member (by rotation) 

3. Director (Marketing) - Member 

4. Outside Expert (Male) - Member 

5. Outside Expert (Female) - Member 

ROle of CEO: CEO is the Chairman of Shortlisting 
Committee. 

(c) Prasar Bharati informed that since 1st June, 2008, 
,:e. implementation of New Film Guidelines, 2007, the 
total number of sittings of each Committees is as 
follows:-

(i) Shortlisting Committee - 03 

(ii) Gradation Committee - 63 

(d) Prasar Bharati has informed that outside members 
are invited according to the need of Doordarshan and 
their availability for the same. 

(e) Does not arise. 

Conference of Health Mini...... of Stat .. 

1751. SHRI FRANCIS FANTHOME: 
SHRI MADAN LAL SHARMA: 
PROF. M. RAMADASS: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) the details of the funds earmarked/released under 
the National Rural Health Mission (NRHM) during the 
Eleventh Five Year Plan, State-wise; 

(b) whether all the States have agreed to adopt this 
programme and have created the requiaite health 
infrastructure in their respective State; 

(c) if so, the details thereof and If not, the reasons 
therefor; 

(d) whether the Conference of Health Ministers of 
the States takes place regularly in this regard; and 

(e) if so, the main points discussed therein and the 
results achieved thereof during the last three years and 
the current year? 

THE MINISTER OF STATE IN THE M'INISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) to (c) The details of funds 
earmarked during the Financial Years. 2007-08 and 2008-
09 under National Rural Health Mission is placed as 
enclosed statement to this note. This, however, does not 
include the kind grants and the releases made to the 
states through the treasury route. All the StateslUTs have 
operationalised National Rural Health Mission and have 
undertaken comprehensive rejuvenation of the Health 
Infrastructure in the public sector. The upgradation of 
physical infrastructure' is undertaken through the annual 
Programme Implementation Plan (PIP) which is prepared 
by all the States and appraised/approved by the National 
Programme Coordination Committee (NPCC) at 
Govemment of india. 

(d) and (e) The Conference of Health Ministers of 
States is convened regularly. The 9th Conference of 
Central Council of Health and Family Welfare was 
convened on 13.11.2007. During the meeting, several 
important resolutions/decisions were taken including those 
relating to Prevention and Control of Micro Nutrient 
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Deficiency Disorders, Medical and Nursing Education, 
Integrated Disease Surveillance Programme, National 
Vector Borne Disease Control Programme, Revised 
National T.B. Control Programme, National Rural Health 

Mission, ASHA, National AIDS Control Programme and 
A YUSH. These Resolutions have been communicated to 
StateslUTs and have been operationalised. 

St.tement 

The funds al/oclI/tId and released under NRHM /0 /he S1B/es and UTs during the 11/h Five Yeal3' Plan 

(Rs. in Crores) 

NRHM 

S.No. State. 2007-08 2008-09 ------_ ... _. --_. 
Allocation Release Allocation Raleaso 

2 3 4 5 6 

A. High Focus States 

1. Bihar 535.44 236.31 538.39 207.09 

2. Chhatlsgarh 143.66 120.45 134.89 86.47 

3. Himachal Pradesh 31.68 15.87 31.78 11.98 

4. Jammu and Kashmir 48.93 137.93 48.30 11.92 

5. Jharkhand 190.19 111.82 190.21 53.33 

6. Madhya Pradesh 371.72 430.29 387.13 191.75 

7. Orissa 249.35 254.26 236.40 93.48 

8. Rajasthan 372.84 468.27 345.00 198.55 

9. Uttar Pradesh 1108.43 881.97 1096.42 449.01 

10. Uttarakhand 56.22 58.72 61.54 31.53 

Sub Total 3108.46 2715.88 3070.06 1335.10 

B. NE States 

11. Arunachal Pradesh 34.97 33.34 36.67 4.13 

12. Assam 553.37 526.32 492.67 345.52 

13. Manipur 55.15 35.33 49.51 2.77 

14. Meghalya 54.30 39.00 52.45 5.24 

15. Mlzoram 27.85 20.50 25.49 6.46 

16. Nagaland 48.84 34.01 45.08 22.14 
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2 3 4 5 6 

17. Sikkim 12.79 29.04 11.49 4.65 

18. Tripura 73.99 57.17 68.30 15.41 

Sub Total 861.26 774.72 782.66 406.32 

C. Non-High Focus Stet •• . ' 
19. Andhra Pradesh 377.73 390.43 363.70 268.70 

20. Goa 10.00 3.42 8.69 2.35 

21. Gujarat 251.56 253.08 243.20 127.11 

22. Haryana 98.39 89.04 108.67 47.76 

23. Kamataka 235.80 157.86 244.92 128.03 

24. Kerala 133.94 205.16 142.91 77.29 

25. Maharashtra 447.67 430.59 455.74 174.31 

26. Punjab 106.86 52.15 113.90 26.63 

27. TamUnadu 270.93 377.68 288.17 127.32 

28. West Bengal 382.02 348.18 433.41 184.32 

Sub Total 2314.90 2307.59 2403.31 1183.76 

D. Sman Stat.elUTs 

29. Andaman and Nicobar Islands 3.78 7.86 6.11 1.02 

30. Chandigarh 5.58 4.40 5.85 1.84 

31. Dadra and Nagar Haveli 2.62 1.24 2.88 0.65 

32. Daman 2.48 0.47 2.32 0.94 

33. Delhi 70.26 50.32 74.36 33.24 

34. Lakshadweep 2.14 0.48 1.&4 0.00 

35. Puducherry 6.15 4.54 5.99 1.83 

Sub Total 93.01 69.32 99.35 39.53 

Grand TQtal 6377.63 5867.51 6355.38 2944.71 

Besides the releases, kind grants and releases thl\)ugh the treasury route were also made to the States. 

~ ... ~ 
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(Transla/ion} 

Procedure for NewlRenewed Pa •• port. 

1752. DR. DHIRENDRA AGARWAL 
SHRIMATI SANGEETA KUMAR I SINGH DEO 

Will the Minister of EXTERNAL AFFAIRS be pleased 
to state 

(a) whether there is any difference between those 
passports which are renewed and those which are newly 
issued; 

(b) if not, the reasons therefor; and 

(C) the difference between the process of renewing 
the passport and issuing a new passport? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI E. AHAMED): (a) Yes. 

(b) and (c) A new passport is one, which is Issued 
to a person who has never held a passport earlier. On 
the other hand, a renewed passport Is one, which is 
issued to replace a passport held by a person earlier 
and whose validity has expired. Both passports are of 10 
years validity. A new passport is issued either after police 
verification or on post-police verification basis. Certain 
cases of issue of new passports such as those issued to 
Government servants, senior citizens and minors are 
exempt from pOlice verification, subject to the completion 

of required formalities. In the absence of anything adverse 
against the applicant, no police verification Is required in 
the case of renewal of passport. 

/English} 

More FundI to Stat.. under Central Scheme. 

1753. SHRI ANANDRAO VITHOBA ADSUL: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Govemment propose to give more 
funds to States under the Central Schemes as reported 
in The Hindu dated 04 August, 2008; 

(b) If so, the details thereof: 

(c) whether the Government has .lao advised the 
States to generate more revenue to supplement the 
schemes in this regard; 

(d) if so, the details thereof; and 

(e) the response of the State Governments thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING AND MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI V. 
NARAYANASAMY): (a) and (b) The Newspaper talks 
about funding of projects in the States by Union 
Government with specific reference to Tamil Nadu. The 
details of Plan Outlay for States as indicated In the Union 
Budgets during last three years is given below: 

(Rs. Crore) 

S.No. Components 2006-07 2007-08 2008-09 

(1 ) Budget Support for Central 131284.53 154939.32 179954.00 
Plan 

(2) Central Assistance for State 41443.32 50160.68 63431.50 
and UT Plan 

(3) Plan Outlay 172727.85 205100.00 243385.50 

(4) % of Central Assistance to 
Plan Outlay i.e. (2)/(3) 

(c) to (e) The Plans of States are financed through 
Central Assistance and States' Own Resources. In order 
to increase the Plan Outlay, the Government has been 
trying to augment public savings, enhance tax collection 
through introduction of better tax system, and also contain 

23.99 24.46 26.06 

inflation. Sta~es have also been requested to generate 
higher level of their own resources inter-alia by improving 
the performance of State level Enterprises, increasing tax 
and non-tax revenue collection and also by curtailing their 
non-Plan expenditure. 
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Impact of Climatic Change on Health 

1754. SHRI RAYAPATI SAMBASIVA RAO: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state. 

(a) whether the Ministry has conducted any study 
regarding impact of clima1ic change on the health; 

(b) If so, the outcome of the study; and 

(c) the action taken by the Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LASKHMI): (a) to (c) The ICMR has 
constituted a Task Force on "Global Environment Change 
and Health", which has identified areas such as 
(i) Respiratory Diseases and Air Pollution; (ii) UV·B and 
Cataract and (iii) Vector Borne Diseases and climate 
change for undertaking research on global climate change 
and health effects. The studies are yet to be initiated by 
ICMA. 

Investment by Overseas Indians 

1755. SHRI BALASHOWRY VALLABHANENI: Will 
the Minister of OVERSEAS INDIAN AFFAIRS be pleased 
to state: 

(a) whether the Pravasi Bhartiya Divas has created 
a Special Purpose Vehicle (SPV) that has facilitated 
investments of overseas Indians; 

(b) if so, the details thereof; and 

(c) the strategy to be adopted during the coming 
years? 

THE MINISTER OF OVERSEAS INDIAN AFFAIRS 
AND MINISTER OF PARLIAMENTARY AFFAIRS (SHRI 
VAYALAR RAVI): (a) to (c) At the Pravasi Bhtlrtiya Divas 
(PBD) held in January, 2007, the Prime Minister had 
announced the establishment of an 'Overseas Indian 
Facilitation Centre (OIFC), to serve as a single window 
for Overseas Indians investing in India. The Ministry of 
Overseas Indian Affairs (MOIA) has established the OIFC 
as a not-for-profit trust in a public/private partnership with 
the Confederation of Indian Industry (CII). 

The OIFC was registered as a trust ori 28th May, 
2007 and is fully operational. The strategy of OIFC will 

focus on investment promotion through: 

(i) Dissemination of information to Ovel'8888 Indian 
on investing in India; 

(ii) Providing hand-holding services for potential 
Overseas Indian investors. 

(iii) Promoting business-to-business partnerships 
between Indian businesses and Overseas Indian 
businesses; 

(iv) Assisting the State Govemments in promoting 
Overseas Indian investments in the States. 

The OIFC has conducted business-to-buslness meets 
for Overseas Indians at the market place organized during 
the 6th PBD in January, 2008 and the Mini PBD in 
Singapore in November, 2008. In addition, the OIFC has 
also organized the first investors meet at Muscat 
(Sultanate of Oman) on 12th November, 2008. 

Inter-Ministerial Sub-Committee to 
Help HRI Coup". 

1756. SHRI ADHALRAO PATIL SHIVAJIRAO: Will 
the Minister of OVERSEAS INDIAN AFFAIRS be pleased 
to state: 

(a) whether the Government has set up any Inter-
Ministerial Sub· Committee to extend help to the NRI 
couples as reported in The Times of Indi8 dated 14 July, 
2008; 

(b) if so, the details of main recommendations made 
by the aforesaid Committee; 

(c) the action taken by the Government on these 
recommendations; and 

(d) the other steps taken by the Government to 
mitigate the suffering of women defrauded by their NRI 
husbands? 

THE MINISTER OF OVERSEAS INDIAN AFFAIRS 
AND MINISTER OF PARLIAMENTARY AFFAIRS (SHRI 
VAYALAR RAVt): (a) Yes, Sir. An Inter-Ministerial Sub· 
Committee was set up on 4th May 2007 to discuss ways 
and means to assist Indian women who are deserted by 
their overseas Indian spouses. 

(b) to (d) The details are given in the enclosed 
statement. 
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Stlltement 

The recommendations of the Inter-Ministerial Sub 
Committee are as under:-

1. All marriages solemnized in India should be 
compulsorily registered. Proforma for registration 
of marriages may be uniform in all states and 
it should include all relevant information s.g. 
spouse's profession, work-place address, 
passport number, income, actual marital status 
and social security number, if applicable. 

2. Litigations related to NRI marriages should be 
taken up on fast track courts through Ministry 
of Law and Justice and, also, where necessary, 
by special public prosecutors. Since 'marriage' 
is a state subject, the proposal for appOintment 
of special public prosecutor to handle such cases 
has to come from the State Govemments in 
consultation with the High Court concerned. 
However, in cases of Central enactments, such 
proposals can be made by the Ministry/ 
Department concerned in consultation with the 
jurisdictional High Court. 

3. To incorporate suitable provisions on serving of 
notices, summons, enforcement of m~intenance 
orders with regard to overseas Indian marriages 
in the mutual legal assistance treaties (MLAT) 
which are in the pipeline especially, with the 
countries like USA, UK, Canada, Australia and 
New Zealand where problem of desertion of 
Indian women by overseas Indians is acute. 

4. Whenever there is an ongoing litigation in a 
foreign court, the Indian bride's case should not 
go unrepresented. The existing funding 
mechanism to such cases may be strengthened 
by organizing a network of NGOs and NRI legal 
professionals as volunteers. 

5. A vigorous information campaign may be 
launched at all levels using the media and NGOs 
to educate prospective brides and their families 
to take possible precautions before entering into 
marriage alliance with overseas Indians. 

6. Information brochure mlly be prepared by experts 
having knowledge of Private International Law, 
regarding the working of the relevllnt Hague 
Conventions and also procedures to be followed 
by the general public regarding serving of 

notices, summons etc. to parties staying abroad. 
Thereafter, a media campaign may be launched 
to make general public aware of the provisions 
pertaining to serving of summons, notices etc. 
to accused NAls in foreign countries. 

7. States/Union Territories should pass on 
information regarding court orders against 
accused NAls to Emigration Authorities to 
pre~ent such people from leaving India against 
these orders. 

8. Suitable instructions may be issued to the police 
authorities of all the States/Union Territories to 
register FIRs in such cases without any delay. 

9. Bilateral agreements may be signed with foreign 
countries to protect the victims of NRI marriages. 
Besides other clauses, such agreements should 
include provisions B.g. (i) divorce order of "oreign 
courts should be effective only when endorsed 
by a court in India, (Ii) decrees granted by Indian 
courts should be enforceable in foreign countries, 
(iii) deserted Indian women should be allowed 
to be present in the foreign country where a 
divorce petition has been filed against her, and 
(iv) the concemed foreign govemment may grant 
temporary visa for this purpose to the Indian 
women and should issue instructions to their 
courts to decide such cases only after requisite 
visa has been provided to the Indian woman. 

The action taken by the Government on these 
recommendations: 

The above recommendations of the Inter-Ministerial 
Committee were considered in an Inter-Ministerial meeting 
held on 7th July 2008 under the chairmanship of the 
Minister for Overseas Indian Affairs. The following 
decisions were taken at this meeting: 

(1) There was agreement over the sub-committee's 
recommendation that all marriages solemnised 
in India should be compulsorily registered and 
pro-forma for registration of marriages should 
be uniform in all states and should contain all 
relevant information that would help in identifying 
the persons. 

It was further agreed that the pro-forma for 
registration of marriages should also have 
columns, in the case of overseas Indians, for 
the social security number, passport particulars, 
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10 cardllabour card etc. to build a proper 
identification and tracking system. Introduction 
of a uniform format would need interaction with 
the State Governments. Ministry of Law and 
Justice would prepare an appropriate pro-forma 
and take it up with the State/UT Governments 
(Action: Ministry of Law and Justice, State/UT 
Governments) 

(2) There was agreement over the sub-committee's 
recommendation that: 

(a) Litigations related to overseas Indian 
marriages should be taken up by fast track 
courts. It was felt that instead of building up 
a new system for these courts, this should 
be brought within the scope of the existing 
family courts. (Action: State/UT Govemments, 
Ministry of Law and Justice, Ministry of 
Women and Child Development). 

(b) Efforts may be made to let the family courts 
clear the pending cases early and a 
mechanism may be put in place for regular 
monitoring of such cases. (Action: State/UT 
Governments, Ministry of Law and Justice, 
Ministry of Women and Child Development). 

(3) There was agreement over the sub-committee's 
recommendation that provisions on serving of 
notices, summons, enforcement of maintenance 
orders be made part of the mutual legal 
assistance treaties (MLAT) especially -wIth USA, 
UK, Canada, Australia and New 4090 Zealand 
where problem of desertion of Indian women by 
overseas Indians is acute. (Action: Ministry of 
Law and Justice, Ministry of External Affairs, 
Ministry of Overseas Indian Affairs). 

(4) There was agreement over the sub-committee's 
recommendation that whenever there is an 
ongoing litigation in a foreign court, the Indian 
bride's case should not go unrepresented. 
MOIA's Scheme to assist Indian women in 
defending their cases abroad was appreciated. 
However, it was felt that the amount being 
sanctioned per case by MOIA i.e. US $ 1,000/-
was grossly inadequate and should be enhanced 
substantially. The possibility of creating a flexi-
fund may also be explored by pooling of money 
by Indian Associations. A matching grant from 
the government could be considered. (Action: 
Ministry of Overseas Indian Affairs, Ministry of 
External Affairs, Indian Missions/Posts abroad). 

(5) It was agreed that a vigorous information 
campaign was necessary at all levels using the 
media and NGOs to educate prospective brides 

and their families to take possible precautions 
before entering into marriage alliance with 
overseas Indians. The Information campaign 
launched by MOIA was appreciated and it was 
decided that the campaign needs to be 
continued. (Action: Ministry of Overseas Indian 
Affairs, Ministry of Women and Child 
Development, National Commission for Women, 
State/UT Governments). 

(6) It was agreed that information brochure may be 
prepared by experts having knowledge of Private 
International Law on the wol1<ing of the relevant 
Hague Conventions and procedures that is to 
be followed by the general public regarding 
serving of notices, summons etc. to parties 
staying abroad. Thereafter, a campaign may be 
launched to make the general public as also 
the concemed officers aware of these proviSions. 
(Action: Ministry of Law and Justice, Ministry of 
Women and Child Development, National 
Commissi"n 'or Women). 

(7) There was agreement over the sub-committee's 
recommendation that states/Union Territories 
should pass on information regarding court 
orders against accused NRls to Emigration 
Authorities to prevent such people from leaving 
India against court orders. (Action: Ministry of 
Home Affairs, State/UT Governments). 

(8) It was agreed that appropriate instructions may 
be issued by the Ministry of Home Affairs to 
the States/Union Territories to ensure that FIRs 
in such marriage disputes/problems are 
registered without any delay. (Action: Ministry of 
Home Affairs, StatelUT Governments). 

(9) There was agreement over the sub-committee's 
recommendation that appropriate bilateral 
agreements may be considered with foreign 
countries with a view to protect the interests of 
Indian women victims of overseas Indian 
marriages. 

(10) On the recommendation made by the 
Parliamentary Committee on Empowerment of 
Women to evolve a well defined/coordinated 
mechanism among all the concerned agencies 
to deal with the issue of problematic NRI 
marriages and to enable the aggrieved women 
to get a respectable solution to the problems, it 
was decided that the National Commission for 
Women will, henceforth, be the coordinating 
agency at the national level to receive and 
process all the complaints related to deserted 
Indian women by overseas Indians. 
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The final decisions taken by the Inter-Ministerial 
Committee have been circulated to concemed Ministries, 
State Governments and Government agencies for 
appropriate follow up action. 

The other steps taken by the Govemment to mitigate 
the suffering of women defrauded by NRI husbands: 

The Ministry has launched a scheme to provide legal 
and financial assistance through Indian Missions abroad 
to Indian women deserted or divorced by their overseas 
Indian spouses. Under the scheme, funds have been 
placed at the disposal of Indian Missions in USA, UK, 
Canada, Australia, New Zealand and countries in the Gulf 
which can be released to the Indian Women's 
Associations. NGOs etc. empanelled with the Missions 
for providing legal and counseling services to Indian 
women victims of NRI marriages. 

The Ministry has brought out information pamphlets 
in English, Hindi, Punjabl, Malayalam and Telugu to make 
Indian women aware of their rights and responsibilities 
and precautions that could be exercised before entering 
into marital alliance with overseas Indians. 

The Ministry has brought out a guidance booklet on 
"Marriages to Overseas Indians" in English, Telugu, Hindi, 
and Punjabi. This booklet contains information on 
safeguards available to women deserted by their NRI 
spouses, legal remedies available, authorities that can be 
approached for redressal of grievances, and NGOs which 
can provide assistance. 

The Ministry has launched the publicity cum 
awareness campaign through audio visual advertisement 
on regional T.V network primarily to cover the States of 
Punjab, Kerala, Andhra Pradesh, Tamil Nadu and 
Karnataka. 

[Translation} 

MPLAD Scheme 

1757. SHRI MAHAVIR BHAGORA: 
SHRI TEK LAL MAHTO: 

Will the Minister of STATISTICS AND PROGRAMME 
IMPLEMENTATION be pleased to state: 

(a) the details of funds released and spent Statel 
Union-Territory-wise under MPLAD scheme during the last 
three years and the current year; 

(b) the steps taken by the Government for utilizing 
the unutilised funds; 

(c) whether the Government proposes to increase 
the MPLAD Fund; 

(d) if so, the details thereof; and 

(e) the time by which the scheme is likely to be 
implemented? 

THE MINISTER OF STATE OF THE MINISTRY OF 
STATISTICS AND PROGRAMME IMPLEMENTATION 
(SHRI G.K. VASAN): (a) The details of funds released 
and spent during the last three years and the current 
year are given in the enclosed statement. 

(b) The unutilized funds of Lok Sabha MPs are 
traneferred into the accounts of their successor MPs and 
un utilized funds of Rajya Sabha MPs are distributed 
equally among the sitting MPs of the State concerned as 
per para 4.7 & 4.8 of the MPLADS Guidelines. 

(c) to (e) A proposal to raise the quantum of annual 
entitlement per MP/Constituency is under consideration 
of the Govemment. 

Statement 

S.No. State 2005-06 2O()6.07 2007·08 ""2008-09 

Released Utilized Released Utilized Released Utilized Released Utilized 

2 3 4 5 6 7 8 9 10 

1. Nominated 14.00 26.70 90.00 12.07 21.00 22.22 21.00 9.37 

2. Andhra Pradesh 101.50 119.98 124.00 114.94 101.00 109.17 103.00 42.33 

3. Arunachal Pradesh 6.00 7.98 6.00 5.84 6.0 6.09 3.00 1.91 

4. Assam 35.00 35.45 43.00 49.24 39.00 39.04 34.00 21.55 

5. Bihar 100.05 '74.55 106.50 120.63 98.50 100.78 87.50 75.63 
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6. Goa 7.00 

7. Gujarat 70.00 

8. Haryana 27.00 

9. Himachal Pradesh 17.00 

10. Jammu and Kashmir 23.30 

11. Kamataka 85.00 

12. Kerala 39.00 

13. Madhya Pradesh n.oo 
14. Maharashtra 112.00 

15. Manipur 6.00 

16. Meghalaya 7.00 

17. Mizoram 4.00 

16. Nagaland 5.00 

19. Orissa 61.00 

20. Punjab 37.00 

21. Rajasthan 69.00 

22. Sikkim, 4.00 

23. Tamilnadu 102.00 

24. Tripurf. 6.00 

25. Uttar Pradesh 214.SO 

26. West Bengal 91.50 

27. Andman and Nicobar 2.00 
!slands 

28. Chandigarh 1.00 

:!9. Dadra and Nagar Haveli 3.00 

30. Daman and Diu 2.00 

31. Delhi 17.05 

32. Lakshaciweep 2.00 

33. Puducherry 1.00 
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6.87 

n.47 

28.95 

13.35 

17.83 

69.10 

47.10 

89.13 

105.20 

4.25 

4.25 

3.59 

4.00 

55.49 

43.35 

76.91 

3.98 

107.93. 

6.98 

203.00 

104.78 

00.00 

0.64 

3.88 

1.86 

11.23 

2.82 

3.67 

5 

5.00 

74.00 

29.00 

13.00 

16.00 

59.00 

SO.OO 

74.00 

102.00 

6.00 

6.00 

4.00 

3.00 

58.00 

43.00 

64.00 

4.00 

118.00 

6.00 

197.00 

123.00 

2.00 

1.00 

2.00 

1.00 

9.00 

0.00 

2.00 

6 

4.22 

63.24 

26.15 

13.30 

17.36 

69.25 

59.82 

73.94 

124.82 

9.27 

7.84 

3.46 

2.00 

71.39 

S3.75 

72.07 

3.27 

107.76 

6.16 

203.35 

111.03 

2.05 

1.73 

0.22 

1.87 

9.46 

0.75 

3.99 

7 

4.00 

86.00 

31.00 

15.00 

23.00 

71.00 

43.00 

75.00 

120.00 

6.00 

5.00 

4.00 

3.00 

83.05 

40.00 

75.00 

4.00 

117.00 

5.00 

207.00 

117.00 

0.00 

3.00 

2.00 

2.00 

4.00 

1.00 

4.00 

8 

7.59 

73.43 

42.67 

12.16 

31.37 

70.73 

40.04 

86.66 

119.91 

7.82 

6.27 

3.29 

5.00 

73.01 

45.96 

76.02 

5.44 

126.90 

3.81 

188.48 

119.54 

0.00 

1.88 

3.88 

1.92 

10.30 

0.57 

3.14 

9 

7.00 

66.0 

24.00 

9.00 

12.00 

37.00 

22.00 

88.00 

87.00 

5.00 

6.00 

3.00 

4.00 

41.00 

26.00 

33.00 

2.00 

101.00 

3.00 

185.00 

71.00 

2.00 

1.00 

1.00 

2.00 

5.00 

0.00 

1.00 

10 

3.57 

38.38 

3.61 

1.89 

12.98 

17.95 

22.88 
to. 

40.45 

55.60 

0.84 

2.64 

3.54 

00.00 

3U7 

14.67 

3UO 

3.25 

69.84 

4.96 

88.82 

64.93 

2.08 

7.75 

0.09 

0.00 

5.81 

0.75 

0.10 
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2 3 4 5 6 7 8 9 10 

34. Chhattisgam 29.00 31.51 26.00 26.24 36.00 36.34 25.00 11.80 

35. Utlrakhand 15.00 20.03 14.00 12.68 17.00 12.89 9.00 0.79 

36. Jharkhand 41.00 46.78 42.00 39.21 42.00 45.34 29.00 4.40 

""Note: The figures shown are based on data received upto 3rd December 2008 from District Authority 

[English} 

Additional DD Channel for NER 

1758. SHRI NARAYAN CHANDRA BORKATAKY: Will 
the PRIME MINISTER be pleased to state: 

(a) whether starting of additional Doordarshan (DO) 
channel for North-Eastern Region (NER) has been 
delayed; 

(b) if so, the reasons for such delay; 

(c) the details of funds allocated so far for the 
purpose; and 

(d) the time by which the additional channel is likely 
to be started for the NER? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS AND MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND BROADCASTING 
(SHRI ANAND SHARMA): (a) and (b) As part of North-
Eastern (NE) Special Package (Phase II) approved by 
the Government in May, 2006, two NE channels are 
envisaged to be started. Up-linking of these channels is 
dependent upon upgradation of the Earth Station at 
Guwahati. Due (0 delay in upgradation of up-linking 
facilities, starting of additional channels of NE got delayed. 

(c) Rs 2.09 crores have been sanctioned for the 
purpose. 

(d) As per present indications, the Earth Station is 
expected to be upgraded for launch of two NE Channels 
by the end of 2008-09. 

Violence against Indians In South Africa 

1759. SHRI DALPAT SINGH PARSTE: Will the 
Minister of EXTERNAL AFFAIRS be pleased to state: 

(a) whether a number of Indians became victims of 
racial violence in South Africa; 

(b) if so, the details thereof; 

(c) whether the matter was taken up with the South 
African Government; and 

(d) if so, the reaction of the South Africa thereto? 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI 
PRANAB MUKHERJEE): (a) and (b) Government is not 
aware of any racial violence in South Africa. However, 
incidents targeting foreigners did take place in May, 2008. 
One person of Indian origin was killed and his house 
burnt at that time in Actonville, Ekurhuleni. 

(c) No. 

(d) Does not arise. 

Coal Production from Captlve Block. 

1760. SHRI GURUDAS DASGUPTA: 
SHRI PRABODH PANDA: 
SHRI BANSAGOPAL CHOUDHURY: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the Government had set a target of 
producing about 104 m.t. Coal from captive blocks allotted 
to private sector but the actual production was only about 
15 percent in the first year of the current Five Year Plan; 

(b) if so, the details of the number of Coal blocks 
allotted to various parties; 

(c) whether the production in these coal blocks has 
been delayed; 

(d) if so, the reasons thereof; 
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(e) the number of reports received by Coal India 
Ltd. regarding shortage of coal stock in different 
subsidiaries; and 

(f) the steps taken by the Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (SHRI SANTOSH BAGRODIA): (a) The captive 
coal blocks are allotted to both public and private sector 
companies. As such, the production from coal blocks 
allotted to both public and private sector during the 
terminal year of the current Five Year Plan ie. 2011-12 
is projected at 104 million tonnes. Tile production 
projection from the coal blocks allocated to both public 
and private sector during the first year of the current 
Five Year Plan ie. 2006-07 was 23.93 million tonnes 
against which the production was 21.17 million tonnes. 

(b) As on date, a total of 198 coal blocks to various 
public/private sector parties with approximate geological 
reserves of about 42 billion tonnes have been allocated. 

(c) and (d) As per the guidelines, coal production 
from captive coal block should commence within 
36 months (42 months in case the area falls in forest 
land) in case of open case mines and in 48 months 
(54 months in case the area falls in forest land) in case 
of under ground mine, from the date of allocation. If the 
coal block is not explored, additional two years are 
allowed for detailed exploration and preparation of 
geological report. So far, production from 20 coal blocks 
has commenced. The allocatees of coal blocks, who have 
not started production so far, are in various stages of 
obtaining statutory clearances and mining lease, preparing 
mining plan, acquisition of land, procuring machinery and 
equipment etc. for both mining as well as end-use project. 

(e) During the Coal Stock Measurement in 2007-08, 
shortage of coal stock was detected in the following coal 
mines of Coal India Limited:-

(i) Eastem Coalfields Limited: Sodepur (R) Colliery 
UG, Nabakajora UG, Parascole E UG. Parascole 
W UG, Jambad UG and Rajmahal OCP. 

(ii) Bharat Coking Coal Limited: Block IV mine-
mixed mine. 

(iii) Central Coalfields Limited: Ara Colliery, Kuju 
area-mixed mine and Saunda Colliery, Barka 
Saya Area UG. 

(f) Disciplinary proceedings have been initiated by 
the management of the-respective suUidiary companies 
against the officials found responsible for such shortages. 

Captive Breeding of the Specie. 

1761. SHRI P.C. GADDIGOUDAR: 
SHRI AJIT JOGI: 

Will the PRIME MINISTER be pleased to state: 

(a) whether some of the zoos In the country ,~re 
faCing shortage of funds for infrastructure for which 
Animals and Birds face the problem of reproduction; 

(b) If so, the reasons therefor and the steps taken 
by the Govemment in this regard; 

(c) whether the Govemment proposes to encourage 
captive breeding of the endangered species; 

(d) if so, the details thereof and progress made so 
far in this regard; 

(e) whether the Govemment proposes to Interlink all 
the zoological parks; 

(f) if so, the details thereof and steps taken in this 
regard; and 

(g) the benefits likely to accrue 88 a result thereof; 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI S. REGUPATHY): 
(a) and (b) Management and development of zoos is the 
responsibility of the zoo operators. Ministry of Environment 
and Forests, Govemment of India, through Central Zoo 
Authority provides funds to recognized zoos for creation 
of animal· housings, veterinary facilities, and share funds 
on development of infrastructure in the zoos, where these 
are found wanting as per the standarda and norms laid 
under the Recognition of Zoo Rules, 1992. 

(c) and (d) Conservation breeding of endangered wild 
animal species is one of the major objectives of zoos. 63 
different species have been identified for conservation 
breeding in Indian zoos. The Central Zoo Authority is 
coordinating the programme and providing financial and 
technical assistance for the same. 

(e) to (g) Yes, Sir. Ministry of Environment & Forests 
through the Central Zoo Authority is sponsoring joinin,g of 
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major Indian zoos to intemational species information 
system. Standardization of record keeping, preparation of 
studbooks, effective population analysis and management 
by exchange of animals and better healthcare of zoo 
animals are major benefits likely to accrue as a result of 
the same. 

Derecognltlon of Dent.I and Nurelng College. 
In Karnataka 

1762. SHRI ANANTH KUMAR: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether a number of Dental and Nursing Colleges 
in Kamataka have been derecognized; 

(b) if so, the details thereof and reasons therefor; 
and 

(c) the action takenlbeing taken by Govemment to 
protect the interest of the students of these colleges? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) to (c) Till date, no Dental 
College has been derecognized In the State of Kamataka. 

However, the Indian Nursing CounCil, after due 
Inspection, have found four Nursing Colleges unsuitable 
in the State of Karnataka. The concerned State 
GovemmentlUnlversity is responsible for protecting the 
interests of the affected students by shifting them to the 
recognized institutions. 

/Engllsh} 

MR. SPEAKER: The House stands adjoumed to meet 
again tomorrow, Thursday, December 11, 2008 at 
11.00 hours. 

11.15 hr •• 

Tht1 Lok SabINI thtIn Mjoumsd IiII EltJW1f7 of 1htI Clock on 
Thursct.y, Det:wnbtIr 11, 2OO8IAgrahaysna 20, 1930 (SakII) 
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ANNEXURE I Msmbsr-wi8s IndtIx to SIIImId 0utIiSIi0M (2!J.1D.08) 

Membsr-wi88 Index to Stansd 0Ims1ions (27. 10.08) SI.No. Member's Name Question Number 

SLNo. Member's Name Question Number 1. Shrl Acharya, Prasanna 158 

1. Shri Acharia, Basudeb 136 2. Shri Maul, Anandrao V. 147 

3. Shri Bhagora, Mahavir 144 
2. Dr. Agarwal, Dhirendra 129 

4. Shri Chakraborty, Ajoy 163 
3. Shri Ahir, Hansraj G. 137 

5. Smt. Oeo, Sangeeta Kumarl Singh 154 
4. Shri Athawale, Ramdas 123 

157 6. Shri Fanthome, Francis 
5. Shri Chavda, Harisinh 132 

7. Shri Galkwad, Eknath M. 160 
6. Shri Chowdhary, Pankaj 135 8. Smt. Gandhi, Maneka 161 
7. Shri Fanthome, Francis 133 9. Shrl Hussain, Syed Shahnawaz 167 

8. Shrl Gadhavi. P.S. 123 10. Smt. Jayaprada 146 

9. Dr. Jagannath, M. 135 11. Shri Joshi, Pralhad 146 

10. Smt. Jayaprada 127 12. Shri Kharventhan, S.K. 169 

11. Shri Kharventhan, S.K. 140 13. Shri Maharia, Subhash 180 

Shri Krishna, Vljoy 131 14. Prof. Malhotra, Vljav Kumar 166 
12. 

131 15. Shri Mood, Tahir 160 
13· Shrl Majhi, Prasuram 

16. Shri Nandy, Amitava 155 
14. Shri Mohale. Punnu Lal 124 

17. Dr. Pandey, Laxmlnarayan 147 
15. Shri Paswan, Sukdeo 122 

18. Shrl Paswan, Sukdeo 151 
16. Shri Patle, Shishupal N. 134 

Shrl Patel, Klshanbhal V. 152 19. 
17. .Shri Prasad, Harikewal 126 Shrl Patle, Shlahupal N. 142 20. 
18. 'Shri Rajagopal, L. 121 

21. Shri Prasad, Harlkewal 143 

19. Shri Rana. Kashiram 128 22. Shrl Rajendran, P. 149 

20. Shri Reddy. Suravaram Sudhakar 125 23. Shri Rana, Kashlram 154 

21. Shri Renge Patil, Tukaram 128 24. Shrl Rathad, Haribhau 169 

Ganpatrao 25. SM Renge Patil, Tukaram 156 

22. Shri .sai. Nand Kumar 130 Ganpatrao 

26. Shrl Sal, Nand Kumar 152 
23. Shri Shivanna, M. 137 

27. Shri Shlva~rao, Adhalrao Patil 141 
24. Shri Singh, Ganesh 125 

28. Shri Singh, Sugrib 142 

25. Shri Singh, Sugrib 130 144 29. Shri Singh. Uday 
26. SM Singh, Uday 139 

Shri Subbarayan, K. 141 30. 

27. Smt. Sujatha, C.S. 138 
31. Smt. Suiatha, C.S. 155 

28. Shri Vasava, Manuskhbhai D. 126 32. Shri Thummar, V.K. 143 

29. Shrl Yadav, Kailash Nath Singh 134 33. Shri Verma, Ravi Prakash 148 

Shri Yadav, Ram Kripal 122 34. Shri Yaskhi, Madhu Goud 148 
30. 
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MtlmbN·wi8t! Indtlx to SI8f1fJd 0utI61ions (10. 12.2(J(J8) ~r·wistl IndtIx to Uns/8f1fJd 0uuII0ns (27.10.08) 

SI.No. Member's Name Question Number SI.No. Member's Name Question Number 

1. Shri Adsul, Anandrao V. 168 2 3 
2. Shri Barad, Jasubhai Dhanabhai 173 
3. Shri Bhargava, Girdhari Lal 170 

1. Shri Acharia, Basudeb 1314, 1348 

4. Shrl Chakraborty, Ajoy 171 2. Dr. Agarwal, Dhirendra 1309 
5. Shri Chandrappan, C.K. 180 3. Shri Ahir, Hansraj G. 1315, 1349 
6. Shri Chavda, Harisinh 176 
7. Shri Chitthan, N.S.V. 169 4. Shri Aiay Kl-Imar, S. 12n 

8. Shri Oasgupta, Gurudas 180 5. Dr. Ajnala, Rattan Singh 1258, 1270 
9. Smt. Oeo, Sangeeta Kumarl Singh 166 

Shri Fanthome, Francis 
6. Shri Appadurai, M. 1242, 1303 10. 164 

11. Smt. Gandhi, Manska 174 7. Shri Athawale, Ramdas 1284, 1333, 

12. Dr. Jagannath, M. 167 1353, 1365 

13. Smt. Jayaprada 161 8. Shri Barad, Jasubhai Dhanabhai 1263, 1340 
14. Shri Jindal, Naveen 161 

9. Shri Bhagora, Mahavir 1253, 1276 15. Shri Kumar, Nikhil 175 
16. Smt. Mahajan, Sumitra 165 10. Shri Bhargava, Girdharl Lal 1282, 1331 

17. Smt. Maheswari, Kiran 170 11. Shri Chakrabortty, Swadesh 1281 
18. Prof Malhotra, Vijay Kumar 176 

19. Dr. Manoj, K.S. 165 12. Shri Chakraborty, Ajoy 1268, 1326, 

Shri Mistry, Madhuaudan 
1352 

20. 1n 
21. Shri Mollah, Hannan 168 13. Shri Chaliha, Kirip 1263 

22. Shri Murmu, Hemlal 172 14. Shri Chandrappan, C.K. 1308 
23. Shri Patei, Kishanbhai V. 162 

24. Shri Pathak, Harin 1n 15. Shri Chaure, Bapu Hari 1281 

25. Shri Prasad, Harikewal 172 16. Shri Chowdhury, Adhir 1272, 1327, 

26. Shri Rajagopai, L. 164 1344 

27. Shri Rajendran, P. 174 17. Shri Dasgupta, Gurudaa 1308 
28. Shri Rana, Kashiram 166 

18. Smt. Oeo, Sangeeta Kumarl 1269, 1309 
29. Shrl Siddeswara, G.M. 178 Singh 
30. Shri Singh, Rewati Raman 175 

31. Shri Surendran, Chengara 171 19. Shri Dhindsa, Sukhdev Singh 1258, 1270 

32. Smt. Thakkar, Jayaben B. 163 20. Shri Ohotre, Sanjay 1235 
33. Shri Thomas, P.C. 169 21. Shri Dubey, Chandra Sekhar 1246 
34. Shri Vasava. Mansukhbhai O. 173 

35. Shri Verma, Ravi Prakash 162 22. Shri Fanthome, Francis 1312, 1347, 
1360 

36. Shri Yadav. Mitrasen 179 

37. Shri Yaskhi Madhu Goud 167 23. Shri Gadhavi, P.S. 1306 
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2 3 2 3 

24. Shri Gaikwad, Eknath M. 1290, 1292, 48. Shri Muood, Ruheed 1294, 1336 
1316, 1335 

Shri Mohd, Mukeem 49. 1275 
25. Smt. Gandhi, Maneka 1250, 1321 

SO. Shri Munshl Ram 1306 
26. Smt. Jayaprada 1308 

51. Shri Murmu, Hemlal 1276 
27. Shri Jindal, Nayeen 1248 

52. Shri Naik, Shripad Yesso 1234 
28. Shri Jogl, Ajit 1288, 1334, 

1354, 1364 53. Shri Nayak, Ananta 1287, 1360 

29. Shri Joshi, Pralhad 1286 54. Shri Oram, Jual 1296, 1311 

30. Shri Karunakaran, P. 1247,1324 55. Shri Owalei, Asaduddln 1283, 1308 

31. Shri Khaire, Chandrakant 1289 56. Shri Parata, Dalpat Singh 1229 

32. Shri Khan, Sunil 1286, 1370 57 Shri Patel, JIYabhal Ambalal 1287 

33. Shri Khandelwal, Hemant 1370 56. Shri Patel, Kishanbhai V. 1310, 1345 

34. Shri Khanna, AYinash Ral 1236, 1299 I 59. Shri P-,tll, Raoshab Danya 1259, 1318 

35. Shri Kharventhan, S.K. 1316, 1320 60. Shri Pradhan, Prasanta 1278 

36. Shri Koshal, Raghuyeer Singh 1237, 1300, 61. Shri Prasad, Harikewal 1307, 1344 
1340, 1347 

62. Shri Rajagopal, L. 1298, 1343, 

37. Shri Krishna, Vijoy 1330, 1339 1358 

38. Shri Kumar, Nikhil 1272, 1280, 63. Shri Rajendran, P. 1256 
1330, 1366 1289 64. Shri Rana, Kashlram 

39. Shri Kumar, Shailendra 1257, 1307, 1258, 1317 
1316~ 1370 65. Shri Rathod, Harlbhau 

Smt. Lakshmi, Botcha Jhansi 1274, 1329 66. Shri Rawat, Kamla Prasad 1285 
40. 

41. Shri Madam, Vlkrambhai 1291, 1340, 67. Shri Reddy, Magunta Sreenlyuulu 1232 

Manbhai 1357, 1368 68. Shri Reddy, N. Janardhana 1283 

42. Shri Maharia, Subhash 1243, 1304, 69. Shri Range Patil, Tukaram 1266, 1279, 
1342 Ganpatrao 1344 

·43. Smt. Maheshwari, Klran 1265 70. Shri Rljlju, Klren 1231 

44. Shri Mahtab, Bhartruhari 1273, 1328 71. Shri Sai, Nand Kumar 1310, 1345 

45 Shri Majhi, Parsuram 1311, 1346, 72. Dr. Sarma, Arun Kumar 1244 
1359, 1~69 

Shri S~thyanarayana, Sarvey 1254 73. 

46. Prof. Malhotra, Vijay Kumar 1231 
74. Shrl Shivanna, M. 1360 

47. Smt. Mane, Nivedita 1290, 1292, 
133~ 75. Smt. Shukla, Karuna 1230, 1248 
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76. SM Siddeswara. G.M. 1238, 1301. 99. Shri Verma. Bhanu Pratap Singh 1293, 1336 
1341, 1362, 

1266 1383 100. Shri Verma, Rayl Prakaah 

77. Shri Singh, Chandrabhan 1249 101. Shri Vaday, Glridharl 1239, 1313 

78. Shri Singh, Dushyant 1255, 1287, 102. Shri Vaday. Mltrasen 1248, 1264 

1338, 1356 103. Shri Vaskhl, Madhu Goud 1290, 1292, 

79. Shri Singh. Ganesh 1315 1316, 1335 

80. Shri Singh, Mohan 1260. 1308. 104. Shri Verrannaidu, Kinjarapu 1251, 1332 

81. Shri Singh, Prabhunath 1262, 1323, M.m"-r-wistl IndfJx to Unsl.fTBd 0ussIi0ns (29.10.08) 
1351, 1361, 
1367 SI.No. Member's Name Question Number 

82. Shri Singh. Rewatl Raman 1266,1325 2 3 

83. Shri Singh, Sugrib 1310, 1345 1. Shri Bhallal 1451 

84. Shri Singh, Uday 1319, 1344 2. Shri -Baba·, K.C. Singh 1498 

85. Shri Singh, RaJIY Ranjan MLaJan· 1252 3. Shri AchBria, Basudeb 1431. 1469 

86. Shri Sonowal, Sa!b&nanda 1271 4. Shri Adaul, .Anandrao V. 1418, 1453, 

87. Shri Subba M.K. 1240, 1283 
1460, 1528 

5. Dr. Agarwal, Dhirendra 1494, 
88. Shri Sugavanam, -E.G. 1241, 1302 

6. Shri Ahlr, Hansraj G. 1432, 1480 
89. Shri Suman, Ramjl Lal 1252 

7. Shri Angadl, Suresh 1389 
90. Shhri Surendran, Chengara 1362 

8. Shri Appadurai, M. 1446 
91. Smt. Thakkar, Jayaben B. 1340 

9. Shri Athawale, Ramdas 1394, 1468 
92. Shri Thakur, Anurag Singh 1233, 1309 

10. Shri Barad, Jasubhal Dhanabhai 1410. 1416, 
93. Shri Thomas, P .C. 1279 1479, 1501, 

1527 
94. Shri Thummar, V.K. 1267, 1307 

11. Shri Barman. Hlten 1424 
95. Shri Tripathi. Chandra Mani 1230, 1234, 

1248 12. Shri Barman, Ranen 1424 

96. SM Tripathy, Braja Kishore 1261, 1266, 13. Shri Bhagora, Mahavlr 1454, 1487 
1322, 1350 14. Shri Bhargaya. Girdhari Lal 1415 

97. Shri Vallabhaneni. Balashowry 1295, 1337, 15. Shri 8orkataky, Narayan Chandra 1383 
1355, 1366 

16. Shri 8ose, Subrata 1412, 1498 
98. Shri Veerendrakumar. M.P. 1245, 1305, 

1329 17. Shri Chakraborty, Ajoy 1457, 1489, 
1508 
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18. Shri Chandrappan, C.K. 1404. 1421 40. Shri Maharia, Subhash 1447, 1484 

19. Shri Chavda, Harisinh 1416 41. Shri Mahato. Narahari 1424, 1488 

20. SM Chltthan. N.S.V. 1406 42. Shri Mahtab. Bhartruhari 1420, 1477 

21. Shri Choudhury. Bansagopal 1409 43. SM Mahto. Tel< Lal 1392, 1461. 
1492, 1502 

22. Shri Chowdhury. Adhir 1393. 1421. 
1470. 1508 44. Shrl Majhl, Parsuram 1435, 1481 

23. Shrl Daagupta. Gurudas 1400. 1508 45. Prof. Malhotra. Vljay Kumar 1440, 1490, 
1510. 1520 

24. Smt Dea. Sangeeta Kumari Singh 1458 
46. Smt. Mane, Nivedlta 1475, 1498. 

25. Shrl Dhotre. Sanjay 1405, 1521 1618 

26. Shrl Gadhavi, P .S. 1405, 1408, 47. Shri Mehta. Alok Kumar 1400 
1419 

48. Shri Mehta. Bhubneshwar Prasad 1407 
27. Shri Gaikwad, Eknath M. 1407. 1475, 

1498, 1518 49. Dr. Mishra. Rajesh 1388 

28. Smt. Gandhi. Maneka 1446, 1483, 50. Shri Mistry, Madhuaudan 1419 

1506, 1515 
51. Shri Mohale, Punnu LaI 1391, 1452 

29. Shri Gangwar, Santosh 1451 
52. Shri Mohd, Mukeem 1398 

30. Smt. Jayaprada 1451, 1486. Shrl Mohd, Tahir 1448. 1530 
1505 53. 

1412, 54. Shri Munshl Ram 1416 
31. Shri Jindal. Naveen 1384, 

1466, 1524 56. Shri Murmu. Hemlal 1430, 1471 

32. Shri Khaire. Chandrakant 1386, 1445, 56. Shri Nalk, Shripad Yeaao 1433 
1526 

57. Shri Nancly. Amltava 1472, 1477 

33. Shri Kharventhan. S.K. 1436. 1482, 
1503, 1513 58. Shri Nayak. Ananta 1378, 1469, 

1483, 1601, 

34. Shrl Koshal, Raghuveer Singh 1382, 1403, 1502 
1443 

59. Shri Cram. Jual 1418, 1429 

35. Shri Krishna. Vijoy 1428, 1532 
60. Shri Owaisi. Asaduddin 1427 

36. Shri Kumar. Nikhil 1407, 1470 
61. Shri Pallani Shamy. K.C. 1374. 1437 

37. Shri Kumar. Shailendra 1422, 1471. 
1512 62. SM Panda, Prabodh 1400. 1401. 

1522 

38. Smt. Lakshmi. Botcha Jhansi 1390, 1421, 
1525 63. Dr. Pandey. Laxmlnarayan 1418, 1476 

39. Smt. Luman. Sushaela Bangaru 1380 64. Shri Parste. Dalpet Singh 1373. 1471 
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65. Shri Paswan, Sukdeo 

66. Shri Patel, Jivabhai Ambalal 

67. SM Patel. Kishanbhai V. 

68. Shri Patll. Balasaheb Vikhe 

69. Shri Patll. Raosaheb Danve 

70. Shri Patle. Shishupal N. 

71. Shrl Pradhan. Prasanta 

72. Shri Radhakrlshnan. Varkala 

73. Shri Rajagopal. L. 

74. Shri Rajbhar, Chandra Dev 
Prasad 

\ 
75. Shri Rajendran, P. 

76. Prof. Ramadass, M. 

n. Shri Ramakrishna, Badiga 

78. Shri Rana. Kashiram 

79. SM Rao, K.S. 

80. Shri Rao, Rayapati Sambasiva 

81. Shri Rawat, Kamla Prasad 

82. Shri Reddy. K.J.S.P. 

83. Shri Reddy, M. Raja Mohan 

84. Shri Reddy, N. Janardhana 
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1462 

1416 

1456, 1488, 
1507·, 1516 

1397. 1521 

1405, 1407 

1449, 1530 

1496 

1459 

1377 

1519 

1380,1455 

1433, 1434 

1514 

1403. 1458 

137~, 1473. 
1496, 1515 

1423 

1399 

1425 

1415 

1418 

2 

90. Adv. Satheedevi, (Shrimati) P. 

91. Shri Sathyanarayana, Sarvey 

92. Shrl Sharma, Madan La! 

93. Shri Shivajirao, Adhalrao Patil 

94. Shri Shivanna, M. 

95. Smt. Shukla, Karuna 

96. Shri Siddeswara, G.M. 

97. Shri Sidhu, Navjot Singh 

98. Shri Singh, Chandra Bhushan 

99. Shri Singh, Mohan 

100. Shri Singh, Sugrib 

101. Shri Singh, Uday 

102. Shri Subba, M.K. 

103. Shri Sugavanam, E.G. 

104. Smt. Sujatha, C.S. 

105. Shri Suman, Ramji LaI 

106. Shri Surendran, Chengera 

107. Smt. Thakkar, Jayaben B. 
85. Shri Reddy. Suravaram Sudhakar 1404. 1421. 

108. Shri Thakur, Anurag Singh 

86. Shri Renge Patil. Tukaram 
Ganpatrao 

87. Shri Rijiju. Kiren 

88. Shri Sai. Nand Kumar 

89. Dr. Sarma, Arun Kumar 

1479, 1508 

1403. 1441. 

1418, 1440, 
1520 

1478, 1499, 
1509, 1529 

.. , 
1414, 1466 

109. Shri Thomas, P.C. 

110. Shri Thummar, V.K. 

111. Shri Tripathi, Chandra Mani 

112. Shri Trlpathy, 8raja Kishora 
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1417 

1396 

1433, 1434 

1448, 1485, 
1504, 1514, 

1421 

1402 

1376, 
1438, 
1495 

1430 

1510 

1477 

1416, 
1479, 

1456, 1tJo78 , 
1488, 1523 

1450 

1371 

1385 

1439 

1393, 1463, 
1493 

1381, 1442, 
1491 

1379 

1471 

1403, 1455, 
1469 

1444 

1402 

1426, 
1497, 
1517 

1474, 
1511, 
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113. Shri Singh, Prabhunath 1415, 1467, 7. Shri Ajay Kumar, S. 1567, 1695, 

1494 1739 

114. Shri Lalan, Rajiv Ranjan Singh 1393, 1463, 8. Dr. Ajnala, Rattan Singh 1558 

1493 9. Shri Ananth Kumar 1584, 17& ... 

115. Shri Singh Chandrabhan 1487 10. Shri Appadurai, M. 1595, 1709 

116. Shri Veerendrakumar, M.P. 1387 11. Shri Athawale, Ramdas 1589, 1602, 
1674, 1678, 

117. Shrl Verma, Ravl Prakash 1453, 1500, 1724 
1528, 1531 

12. Shrl Barad, Jasubhai Dhanabhai 1628, 1635, 

118. Shri Yadav, Anjan Kumar M. 1375 1691, 1733 

119. Shri Yadav, Kailash Nath Singh 1449, 1530 13. Shri Barman, Hlten 1560, 1683 

120. Shri Yadav, Mitrasen 1411, 1464 
14. Shri Bhagora, Mahavlr 1559, 1672, 

1675, 1720, 
1757 

121. Shri Yadav, Ram Kripal 1400, 1499 

122. Shri Yaskhi, Madhu, Goud 1407, 1475, 15. Shri Bhargava, Girdharl Lal 1648, 1659 

1498, 1518 16. Shri Borkataky, Narayan Chandra 1536, 1556, 
1673, 1721, 

123. Shri Yerrannaidu, Kinjarapu 1413, 1415, 1758 
1465 

17. Shri Bose, Subrata 1560, 1585 

124. Shri Yogi Aditya Nath 1395 
18. Shri Chakraborty, Ajoy 1656, 1705 

MembBr-wi8e Index /0 Uns/alTtld OUtIS/ions (10.12.2008) 19. Shri Chaliha, Klrlp 1608, 1681 

SI.No. Member's Name Question Number 2Q. Shrl Chandrappan, C.t<. 1589 

2 3 21. Shri Chavda, Harisinh 1617, 1649, 
1704, 1742 

1. Shri MBabaw, K.C. Singh 1543, 1620, 22. Dr. Chinta Mohan 1572, 1652 
1668, 1748 

23. Shri Chitthan, N.S.V. 1650 

2. Shri Aaron Rashid, J.M. 1569, 1651 
24. Shri Choudhury, Bansagopal 1760 

3. Shri Acharia, Basudeb 1568 
25. Shri ·Chowdhary, Pankaj 1574, 1644, 

4. Shri Adsul, Anandrao V. 1557, 1669, 1699, 1739 
1716, 1753 

26. 5hr1 Chowdhury, Adhir 1593, 1604 

5. Dr. Agarwal, Dhirendra 1545, 1668, 
1675, 1715, 27. Shri Dasgupta, Gurudas 1760 

1752 
28. 5ml Deo, Sangeeta Kumari 1649, 1674, 

6. Shri Ahir, Hansraj G. 1562, 1566 Singh 1752 

s 
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29. Shri Deshmukh, Subhash 1604, 1612, 48. Shri Kumar, Nikhll 1665, 1712 
Sureshchandra 1667, 1684, 

1728 49. Shrl Kumar, ShaUendra 1555, 1579, 
1658, 1742 

30. Shri Dhindsa, Sukhdev Singh 1558 
50. Adv. Kurup, Suresh 1536, 1614, 

31. Shri Dhotre, Sanjay 1606, 1680, 1707, 1745 
1727 

51. Smt. Lakahml, Botcha Jhansl 1744 
32. Shri Fanthome, Francis 1632, 1714, 

1751 52. Sr. Libra, Sukhdev Singh 1558 

33. Shri Gaddigoudar, P.C. 1576, 1761 53. Smt. Mahajan, Sumltra 1579 

34. Shri Gadhavi, P.S. 1591, 1654, 54. Shri Maharla, Subhash 1535, 1546, 
1666, 1713, 1630, 1693, 
1750 1735 

35. Shri Gaikwad, Eknath M. 1571, 1578, 55. Shri Mahato, Narahari 1588 
1657, 1706, 
1744 56. Smt. Maheshwarl, Klran 1648 

36. Smt. Gandhi, Maneka 1623, 1671, 57. Shri Mahtab, Bhartruhart' 1603 
1718, 1723 

58. Shri Mahto, Tek Lal 1757 
37. Shri Gangwar, Santosh 1600, 1675 

59. Shri Majhl, Prasuram 1577, 1655 
38. Shri Goyal, Surendra Prakash 1607 

60. Prof. Malhotra, Vijay Kumar 1572, 1660, 
39. Shri Hussain, Syed Shahnawaz 1580 1708 

40. Dr. Jagannath, M. 1574, 1644, 61. Smt. Mane, Nivedlta 1571, 1578, 
1699, 1739 1647, 1657, 

41. Dr. Jatiya, Satyanarayan 1586, 1675 1700 

42. Smt. Jayaprada 1641, 1695, 62. Dr. Manoj, K.S. 1640, 1697 
1736 63. Shri Masood, Rasheed 1555, 1565, 

43. Shri Jindal, Naveen 1538, 1626, 1582 
1690, 1732 

64. Shri Mehta, Bhubneshwar Prasad 1658 
44. Shri Jogi, Ajit 1576, 1590, 

65. Dr. Meinya, Thokchom 1599 1664, 1761 

45. Shri Khaire, Chandrakant 1542, 1586, 66. Dr. Mishra, Rajesh 1607 

1618, 1667, 67. Shri Mistry, Madhusudan 1654 
1728 

68. Shri Mohale, Punnu LaI 1592, 1667, 
46. Shrl Kharventhan, S.K. 1553, 1576, 

1687 1629, 1692, 
1734 69. Shrl Mollah, Hannan 1642 

47. Shri Koshal, Raghuveer Singh 1547, 1622, 70. Shri Mondal, Abu Ayes Mondal 1564 
1688, 1726, 
1731, 71. Shri Murmu, Hemlal 1639, 1702 
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72. SM Murmu. Rupchand 1589. 1663. 94. Shrl Ram. Ghuran 1563 
1708. 1711. 
1749 95. Prof. Ramadass. M. 1557. 1714. 

1751 

73. Shri Nalk. Shripad VessO 1597 
96. Shri Ramakrishna. aadlga 1550. 1627 

74. Shri Nayak. Ananta 1548 
97. Shri Rana. Kashiram 1633. 1643. 

75. Shri Oram. Juat 1570. 1708 1698. 1738 

76. Shri Owalsi. Asaduddin 1609. 1682 98. Smt. Rani. K. 1613 

77. Shri Pallani Shamy. K.C. 1533. 1535. 99. Shrl Rao. E. Dayakar 1646. 1663 

1619. 1685. 
1729 100. Shri Rao. K.S. 1551. 1679. 

1726 

78. Shrl Panda. Prabodh 1760 
101. Shrl Rao. Rayapatl Sambasiva 1554. 1631. 

79. Dr. Pandey. Laxmlnarayan 1580 1644. 1717. 
1754 

80. Shrl Parale. Dalpat Singh 1534. 1759 
102. Shri Rathod. Haribhau 1594 

81. Shri Patel. Jivabhai Ambalal 1636. 1649. 
1654. 1674. 103. Shri Reddy. M. Raja Mohan 1574 

1698 
104. Shri Reddy. Suravaram Sudhakar 1536. 1614. 

82. Shri Patel. Kishanbhai V. 1598. 1637. 1707. 1745 

1696. 1737 
105. Shri Renge Patll. Tukaram 1617. 1704, 

83. SM Pathak. Harln 1634. 1654, Ganpatrao 1728. 1740 

1725 
106. Shri Rijiju, Klren 1572, 1660. 

84. Shri Patll, Batashaeb Vlkhe 1563 1708 

85. Shri Patil, Pratik P. 1659 107. St.ri Sai, Nand Kumar 1598, 1637, 
1696, 1737 

86. Shrl Patll, Raosaheb Danve 1538, 1616 
108. Dr. Sarma, Arun Kumar 1575 

87. Smt. Patit, Rupatai Diliprao 1566 

Nilangakar 109. Shri Sharma, Madan Lal 1557, 1714, 
1751 

88. Shri Patte. Shishupal N. 1540 
110. Shri Shivajirao, Adhalrao Patil 1557, 1567, 

89. Shri Prasad, Anlrudh Alias 1571, 1647, 1671, 1719, 

Sadhu Vadav 1700 1756 

90. Shri Prasad, Harikewal 1624. 1689, 111. Shri Siddeswara, G.M. 1621, 1675, 
1743 1687. 1730 

91. Shri Radhakrishnan, Varkala 1549 112. Shri Sidhu, Navjot Singh 1611 

92. Shri Rajagopal, L 1642 113. Shri Singh, Chandra Bhushan 1610 

93. Shri Rajbhar. Chandra Dev Prasad 1544 114. Shri Singh, Chandrabhan 1561 
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115. Shri Singh, Ganesh 1665, 1557, 130. Shri Thakur, Anurag Singh 1680 
1744 

131. Shri Thomas, P.C. 1645 
116. Dr. Singh, Ram Lakhan 1587 

1541, 1636, 132. Shri Thummar, V.K. 
117. Shri Singh, Rewati Raman 1635, 1694, 1654, 1668, 

1741 1698 

118. Shri Singh, Sugrlb 1598, 1637, 133. Shri Trlpathy, Braja 'Kishore 1601, 1676, 
1696, 1737 1722, 1742, 

1744 
119. Shri Singh, Suraj 1652 

134. Shri Vallabhaneni, Balashowry 1596, 1670, 
120. Shri Singh, Uday 1661, 1709, 1718, 1755 

1746 
135. Shri Vasava, Mansukhbhai D. 1643, 1649, 

121. Shrl Singh, Vijayendra Pal 1605 1703, 1740 

122. Shri . Sonowal, Sarbananda 1581 136. Shrl Veerendrakumar, M.P. 1637, 16n 

123. Shri Subba, M.K. 1548, 1552, 137. Shrl Verma, Bhanu Pratap Singh 1555, 1565 
1695 

138. SM Verma, Ravl Prakash 1557, 1682, 
124. Shrl Subbarayan, K. 1573 1710, 1747 

125. Shrl Sugavanam, E.G. 1692 139. Shri Yadav, Girldhari 1539, 1633 

126. Smt. Sujatha, C.S. 1739 140. Shri Yadav, Mitrasen 1615, 

127. Shrl Suman, Ramji Lal 1557, 1572, 141. Shrl Yaskhi, Madhu Goud 1571, 1578, 
1593 1647, 1657 

128. Shri Surendran, Chengara 1603, 1638, 142. Shri Yerrannaidu, Kinjarapu 1574, 1653, 
1701 1699 

129. Smt. Thakkar, Jayaben B. 1625, 1660 143. Shri Yogi, Aditya Nath 1584 
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ANNEXURE" 

Ministty-wise Index to Starred OuesHons (27.10.08) 

Agl'icuhurtl 

Communlc6tions and Infotmah"on Technology 

Consumer AHa/is. Food and Public Distribution 

Defence 

Labour and Employment 

Textiles 

Watsr Rssources 

121, 122, 123, 128, 129, 

127, 135, 139 

124, 125 

130 

126, 132, 133, 140 

138, 137 

134 

Ministty-wise Index to Starred Ouestions (29.10.08) 

Pnine Minister 

Atomic Energy 

Coal 158, 160 

131, 138 

Development of North Eastem Region 

Environment and FOff!JSts 142, 145, 148, 154, 155, 157 

Ex/ems! AHa/is 

Heahh and Family Welfartl 

OvelSfJ8S Indian AffailS 

Panchayati Raj 

Partiamen/aty AHailS 

PelSonne/' Pub/ic Grievances and Pensions 

Planning 

Shipping, ROild Tmnsport and HighwllYS 

Statistics and Progf'llmme Implsmentation 

Youth AHailS and Spoffs 

141, 143, 144, 146, 151, 153, 156 

159 

152 

147, 149, 150 

Mlnistty-wise Index /0 Starred Ousstions (10. 12.(8) 

Prime Minister 

Atomic Energy 

Coal 

Development of North Eastem Region 

AnntIxu",H 1430 
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Environment and FOMSts 

Extemal Affairs 

Heahhand FamIly W8daM 

Information and Broadcasting 

Overseas Indian Affairs 

Panchayah' Raj 

Parliamentary Affairs 

Personnel. Public Grievances and Pensions 

Planning 

Shipping, Road Transport and Highways 

Space 

Statistics and Programme Implementation 

Youth Affairs and Sports 

DECEMBER 10, 2008 

164, 166, 171, 172, 174 

170 

161, 165, 169, 178, 179, 180 

162 

176 

167. 173. 175. 177 

163. 168 
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Ministry-wise II'KMK /0 Unstarrsd QutISIions (27. 10.20(8) 

Agn'culture 1232. 1234. 1237. 1239. 1242. 1243. 1250. 1253. 1254. 
1258. 1270. ~279. 1287. 1292. 1293. 1294, 1300. 1305. 
1309. 1310. 1311. 1315. 1322, 1323. 1324, 1325. 1329. 
1330. 1333. 1338. 1339. 1342. 1349. 1355. 1356. 1359. 
1360. 1366, 1367 '369 

Communications and InlonnahOn Technology 1241. 1245, 1249. 1255, 1259, 1263. 1264. 1268. 1269, 
1275, 1285. 1286, 1291, 1293. 1297, 1299. 1301, 1302, 
1302, 1313, 1317, 1319. 1321, 1326. 1327, 1332. 1335, 
1336, 1337, 1348. 1352 

Consumer AHairs, Food and Public Distn'bulion 1230, 1231, 1233. 1251, 1262, 1283. 1288, 1289. 1303. 
1306, 1312, 1343. 1344. 1345, 1347, 1351, 1353. 1370 

Defence 

Labour and Employment 

TextIles 

Water Resources 

Pn'me Minister 

Atomic EMrgy 

Coal 

1236, 1240, 1246, 1247, 1248, 1261, 1266. 1295. 1296, 
1307, 1308, 1318. 1320, 1328, 1331, 1350, 1358 

1252, 1256, 1257, 1260, 1271, 1272. 1273. 1276, 1277, 
1280, 1281, 1282, 1284, 1290. 1314, 1316, 1334, 1362 

'_'_'_'m'~1~'~'~'_ 
1364 

1238. 1244, 1274. 1278, 1304. 1340. 1341, 1361, 1368 

Minishy-wiss Index to lInslsmJd QussIions (29.10.08) 

1418. 1435, 1463, 1464, 1476, 1477, 1480, 1486. 1511 

1401, 1409, 1412, 1431, 1433, 1434. 1464, 1493. 1501. 
1521, 1522, 1526 
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0s1lB/opintln1 of No"" Ell"" R~ 

Envitrmmtlnl snd FoI'M/s 

Exts",.1 AHIIIIS 

OvtIISBIIS Inti/lUI AfIIIllS 

P/Inch11ysll RIIj 

PllrllamsnllllY AfIIIllS 

PersonntII, PublIc G,.".f1Ct18 lind PtmsIon.s 

Panning 

Shipping, Road Transport snd HlghW/lY8 

SllIlslics lind Programme Imp/emsnlllllon 

Youth AfIIIlm lind Sports 

1414, 1466 

1372, 1373, 13n, 1378, 1387, 1392, 1424, 1429, 1430, 
1432, 1440, 1444, 1445, 1471, 1481, 1487, 1498, 1498, 
1510, 1516, 1529, 1530, 1531 

1371, 1374, 1384, 1388, 1390, 1400, 1402, 1404, 1421, 
1427, 1451, 1467, 1490, 1491, 1508, 1517, 1519, 1526, 
1528 

1375, 1376, 1381, 1386, 1397, 1398, 1399, 1403, 1405, 
1407, 1410, ,4", 1417, 1423, 1426, 1428, 1439, 1442, 
1~1~1~1~1_1~1~1_'~ 
1~1~1~1~1~1~1~1~1~ 
1507, 1512, 1514, 1515, 1520, 1523, 1532 

1398 

1425, 1472 

1380, 1383, 1391, 1487, 1479 

1382, 1393, 1443, 1468, 1474, 1475, 1488, 1494 

1379, 1385, 1389, 1395, 1406, 1415, 1416, 1419, 1447, 
1449, 1452, 1455, 1456, 1485, 1489, 1470, 1473, 1482, 
1495, 1504, 1509, 1513 

1394, 1413. 1420, 1436, 1437, 1454, 1483 

1408, 1422, 1438, 1441, 1494, 1497, 1518, 1524. 1527 

Mln16l1y-w/H Indtlx to UnslllmHi OIMSllons (10.12.08) 

Prime Mlnlsltlr 

Atomic Ene'!JY 

Coal 

OevtllopmfHIl 01 Nol1h EBSlBm RsgIon . 
EnvifDnmtIf1l lind FOIrISIs 

EXMmsl Affslm 

1548, 1572, 1603, 1652 

1557, 1560, 1586. 1618, 1641, 1671, 1712, 1737, 1760 

1678, 1732 

1534, 1535, 1539, 1542, 1543, 1549, 1554, 1581, 1578, 
1m1~'m1~1~1_'~1~1~ 
1599, 1800, 1804, 1806, 1819, 1620, 1623, 1828, 1631, 
1857, 1861, 1664, 1669, 18n, 1683, 1888, 1897, 1703, 
1713, 1714, 1718, 1723, 1724, 1725, 1734, 1738, 1744, 
1748, 1761 

1~1_1~1~1~1~1~1~1~ 

1851, 1866, 1888, 1893, 1899, 1719, 1739, 1740, 1742, 
1748, 1752, 1759 
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Heahh and Family WsHall!1 

Infonnafion and Broadcasting 

Overseas Indian Affairs 

Panchayati Raj 

Paliiamenfary Affairs 

Personnel, Public Grievances and Pensions 

Planning 

ShipPing. Hoad Transpolt and Highways 

Space 

Stahsfics and Programme Imp!ementalion 

Youth Affairs and Sports 
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1~1~1~1~1~1~1~1~1~ 
1565, 1567, 1570, 1573, 1575, 1583, 1584, 1591, 1593, 
1595, 1607, 1610, 1613, 1614, 1615, 1617, 1622, 1624, 
1_1_1~1~1~1~1_1~1~ 

1655, 1660, 1667, 1679, 1681, 1684, 1685, 1687, 1689, 
1695, 1702, 1707, 1709, 1722, 1726, 1729, 1730, 1733, 
1743, 1745, 1751, 1754, 1762 

1541, 1550, 1569, 1581, 1596, 1602, 1608, 1627, 1647, 
1649, 1663, 1668, 1670, 1673, 1675, 1691, 1700, 1704, 
1705, 1721, 1735, 1738, 1750, 1758 

1571, 1616, 1629, 1662, 1720, 1755, 1756 
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